
INDEX 
TO 

LOIC SABRA DEBATES 
(Part II-Proceedings other than Questions and AnSfO£rs) 

Volumes I to X-Ninth to E/efJCftth Sessio1tS, 1955. , 

A 
ABDUCTED PERSONS: 

Demands for Supplementary Grants 
1954-55: 
External Affairs: 

Motion to reduce the Demand: 
Necessity of continuing or-

ganisation for recovery -, 
Vol, I. 763. 768, 769-71. 

~:~ 776. 
, i" 

~~,ABDUCTED PERSONS (RECOVERY 
,::t. AND RESTORATION) CONTINU-
;:';:' ANCE BILL: 
)' See under "Bill(s)". 

ABDUCTED PERSONS (RECOVERY 
AND RESTORATION) CONTINU-
ANCE ORDINANCE, 1955: 

Laid on the Table. 
Vol. V, 8285. , 

'
"~ULLABHAI' MULLA: 

:,,', ,': Leave of absence to: 
~I " Vol. IV, 7243. 

Motion re Report of States Reorga-
nisation Commission. 

Vol. X. 2733. 2909, 3000, 3279-86. 

ABDUS SATTAR, SHR!: 
Demands for Grants, 1955-56: 

Agriculture-Vol. II. 3223-24. 
Motion to reduce the Demand: 

Need of Co-operative Supply 
Board in every group of vil-
lages for credit facilities to 
cultivators. Vol. II, 3224. 

Ministry of Food and AJriculture. 
Vol. II, 322J-25 . 

ABDUS SATTAR, SRRI: coned. 
Demands for Grants: ccmtc:1. 

Ministry of Food and Acriculture: 
ccmtd. 

Motion to reduce the Demand: 
Adequate measures to check 

the fall of aericultural 
prices. 

Vol. n, 322~. 
Situation in oil seeds market 

IUld Government's failure 
to help it adequately. 

Vol. II, 3222. 
Motion re Report of States Re-

organisation Commission. 
Vol. X. 42~. 

ABID ALI, SHR!: 
Demands for Grants, 1955-56: 

Ministry of Labour: 
Motion to reduce the Demand: 

Exploitation of labour by con-
tractors at Rourkela. 

Vol. n, 2952. 
Polley of Government towards 

agricultural labourers. 
Vol. n, 2932. 

Industrial Disputes (Appellate Tri-
bunal) Amendment Bill: 

Motion for leave to introduce. 
Vol. V. 9320-21. 

Motion to consider: 
Vol. V. 9749-50. 9752. 9764. 9779. 

9781, 9783, 9784, 9786--80. 
Consideration of clauses. 

Vol. V, 9790·Sn. 
Motion to pass, 

Vol. V. 9791, 87M. 
.... -.-.. ----------.~ .. -----------'---. 

105 LSD-l. 
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ARID ALI, SHRI: contd. 

Ratification of I.L.O. Convention No. 
(29) concerning forced labour-
Laid on t~e Table. 

Vol. III, 456l. 

Report of Indian Government Dele-
gation to 38th Session of Inter-
national Labour Conference held 
at Geneva in June, 1955-Laid on 
the Table. 

Vol. IX, 90 •. 

Report re accident which occurred 
in the AmIabad COlliery in Jharia 
Coa~-IelQs OR the 5th February, 
l~Laid on the Table. 

Vol. X, 3904. 
~ution Ttl collective barlaining 

by workers. 
Vol. I, 181S, 1815, 1816, 1817. 

Sttltesnent givine reasons for pro-
mulgation of Industrial Disputes 
(Appellate Tribunal) Ordinance-
Laid on the Table. 

Vol. V, 9321. 

~~t rc action by Government 
Gn I~.O. ~QPQn8ndations-Laid 
oq Ute Table. 

Vol. X, 2838· 
Sta~~t re ratification by In4ia of 

I.L.O. Convention No.5-Laid on 
the Table. 

VoL V, 9197. 

Bammary Gf PtoMedinll of the 
Fourteenth Session of the Indian 
IAboup Conference-Laid on the 
TUI,. 

Vol. VI, 11895. 

Workmen'. Compens,.tion <AInend-
ment) ~ill [Insertion of new 
Section SA: by Shrimati Renu 
Cbakravartt,] . 
Motion to consider. 

Vol. IX. 1142, 1151--52. 
Vol. X. 2~, 2945. 

ABOLmON OF WHIPPING BILL, 
1955 (AS PASSJID BY :aAJYA 
8ABHA): 
$,e 1.lnder "Bill(s)". 

ABRASIVES, COATED: 

Report (1955) of the Tariff Com-
mission on the continuance of pro 
tection to the -- iridustry a.,d 
Government resolution thereon-
Laid on the Table. 

Vol. IX, 905. 

ABSENCE, LEAVE OF: 

See "Leave of Absence." 

ABSENCE OF MEMBERS FROM THE 
SITTINGS OF THE HOUSE, COM-
MITTEE ON: 

See "Committee on Absence of 
Members from the Sittinls at the 
House" undff "Committee(s). 
Parliamentary". 

ACCIDENTS, AIR: 

See "Air Accidents". 
ACCIDENTS, MINE: 

IIee "Mine Aociden .... 

ACCIDENTS, MILWAY; 

See "Railway Accidenb". 

4CCI:P~TS, RIVER VALLEY: 

See '1rl'i.ation and Power Project 
Accidents". 

ACCOUNTS: 

Annual Re»ort aQd - ()f Hind_-
tan Housina F~dory ~lted for 
the period 1st April. 1953 to 31st 
Juiy, lIJ&4-Laid on the Table. 

Vol. I, 198. 

ApprQpr~tlQrl Accounts (Civil) 
1951-52 and Audit Report, 1953 
and Commercial Appendix the .... 
to-Laid on the Table. 

Vol. III, 5132. 

Block; Accounts (including Capital 
Statements comprisin, the Loan 
Accounts) Balance Sheets and 
ProfIt and Lola Accounts of 
Indian Gonrnment Railways for 
1953-5'-Laid on the Table. 

Vol. X, 3480. ----------------------
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ACCOUNTS: contd. 
Demands for Grants, 1955-56: 

'1' .. liiniatry of Defence: 
. i,.:; Motion to reduce the Demand: 

General irrelularlties in --
Of Defence I>epartment. 

Vol. II, 33157, 3450, 861'1. 

See also "Railway Accounts". 

ACHAL SINGH, SETH: 
Companies llUl: 

Motion to consider as reported by 
Joint Committee: 

Vol. VI, 1025~4.. 

Denlands for Grants, 1955-56: 

Irrigation (including wortfng 
Expenset) , NavipUon, Em.bank-
ment and Drainage Works (met 
from Revenue). 

Vol. III, 4S~9. 

Ministry of Irrigation and Power. 
Vol. III, 43156-59. 

Multipurpose :River Schemes. 
Vol. nI, 4356-59. 

IIotions re Diaplaced Persons' Com-
pen88tiop .. and Rehabilitation 
nules, 1955. 

Vol. VII, 13702-03. 

J4oti~ ,.e ~eport of States Reo ... a-
niaation Commission. 

Vol. X, 3869-73. 

Representation . ot. the People 
(Amendment) sut: 
_tion to refer to Select Com-

InJUN. 
Vol. viII, 14953-55. 

Rep~tatidn Clf the People (Se-
cond Amendment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. VIII, 14953-55. 

Resolution re Central Aariettltural 
Finance CorpOration. 

Vol. V, 8914-16. 

ACHAL SINGH, SETH: ecmtd. 

Untouchability (Offences) Bill: 

Consideration of clauses . 
Vol. IV, eall. 

ACHINT RAM, LALA: 

Demands tor Grants, 1955-58: 

Ministry of Rehabilitation. 
Vol. n. 3076-M. 

Motion to reduce the Demand: 

Inftux of refugees from East 
Pakistan. 

Vol. II, 3080-83. 

Demands for Supplementary 
Grants. 1955-58, pertaining to the 
Ministry of Rehabilitation and 
motions to reduce the Demands. 
Vol. X. 2339-43, 2369, 2371, 23'12. 

Motion re Displaced Persons' Com-
pensation and RehabiUtation 
Rules. 1855. 

Vol. VII, 13340, 13341, 13343. 
13381-69, 13595, 13601, la615. 

137'4--80. 13~ 

Motion re Report of States Reor,a-
nSaation CommIsSion. 

Vol. X, 86C11~0. 

ACHUTHAN, SHRI: 

Business of the House: 

Mbtion re allocation of time. 
V6l. VI, 5"193. 

Code of Civil Procedure (Amend-
ment> Bill: 

Motion to refer to Joint Commit-
te4t: 

Vol. V, 8285-73. 

Companies Bill: 
Motion to consider as reported by 

Joint Committee. 

Vol. VI, 10411. 

Consideration of clauses. 
Vol. VII, 12845-47. 
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ACHUTHAN, SHRI: COft.td. 
Companies Bill: COft.td. 

Motion to pass, as amended. 
Vol. VII, 13252--M. 

Demands for Grants, 1955-58: 
Industries: 

Motion to reduce the Demand: 
Policy relating to develop-

ment of small scale induR-
tries. 

Vol. m, 518C. 

U:>ans and Advances by the Cen-
tral Government: 

Motion to reduce the Demand: 
Loans to cultivators. 

Vol. m, 5417-20. 
Ministry of Commerce and In-

dustry. 
Vol III, 5181---a3. 

Motion to reduce the Demand: 

Industrial Policy. 
Vol. III, 5177---aO. 

Ministry of Finance. 
Vol. m, 5416-17. 

Demands for Supplementary Grants, 
1955-56, pertaining to the Minis-
u"y of Finance. 

Vol. X, 2233. 

Discussion re Railway transport 
situation. 

Vol. VIII, 15649-51. 
General discussion of the Railway 

Budget, 1955-f6; 
Vol. I, 919, 1074-78. 

Hindu Succession Bill: 

Motion to concur in the recom-
mendation of Rajya Sabha to 
join the Joint Committee of the 
Houses. 

Vol. IV, lI266-72. 
Imports and Exports (Control) 

An'lendment Bill (as passed by 
Rajya Sabha): 
MoUon to consider. 

Vol. I, 1252-57. 

._--_ .. _._---_.--_ .. _.-.. _-
ACHUTHAN, SHRI: COft.td. 

Indian Tariff (Second Amendment) 
Bill: 

Motion to consider. 
Vol. X, 212~3, 2151. 

Indian Tariff (Third Amendment) 
Blll: 
Motion to consider. 

Vol. X. 2129-33, 2102. 

Motion on Address by the President. 
Vol. I. 244.. 245. 

Motion re economic policy. 
Vol. VIII, 16115. 

Motion re Report of States Reorga-
nisation Commission. 

Vol. X, 2803, 2922, 3980, 4184-88. 

Prevention of Corruption (Amend-
ment) Bill [amendment of section 
.,: by Shri U. C. Patnaik]: 

Motion to circulate. 

Vol. III, 41()().......()2. 
Resolution re appointment of a com-

mittee to examine Community 
Projects and National Extension 
Service ac:hemea. 

Vol IX, 2092. 
Resolution re weights and measures. 

Vol. III. 4822-26. 
Vol. IV. 6047-53, 6072. 

River Boards Bill: 
Motion to concur in the recom-

mendation of Rajya Sabba \0 
join the Joint Committee. 

Vol. vm, 15861-83. 

State Bank of India Bill: 
Motion to consider. 

VoL IV, 6286, 6299. 

Consideration ot clauses. 
Vol. IV. 7048-49. 7088-89. '1097. 

.,14:4-45. 
---~.--------------------.----~~.---- .-- ........ ~ .. ---
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ACHUTHAN, SHRI: contd. 

University Grants Commission Bill: 

Motion to refer to Joint Com-
mittee. 

Vol I, 118. 
.k-

Motion to consider as reported by 
Joint Committee. 

Vol. IX. ~11. 

Untouchability (OtJences) Bill: 

Motion to consider as reported by 
the Joint Committee. 

Vol. IV, 6548, 6550--65. 

Workmen's Compensation (Amend-
ment) Bill [Insertion of new 
Section 3A: by Shrimati Renu 
Chakravartty] : 
Motion to consider. 

Vol. IX, 1145--46. 

ACID(S): 
Report of the Development Council 

tor Heavy Chemicals (Acids and 
Fertilisers) for the year ended 
the 31st March, 195&-Laid on the 
Table. 

Vol.' VI. 10903. 

ADJOURNMENT MOTION(S): 

S.::e "Motion(s) for Adjournment." 

ADJUDICATION TRIBUNALS: 
See "Industrial Tribunals". 

ADMINISTRATION OF JUSTICE: 

See "Justice, Administration of". 

ADONI: 
Demands for Grants, 1955-56-Rail-

ways; 
Construction of New Lines-Capi-

tal and Depreciation Reserve 
Fund: 
Motion to reduce the Demand: 

A new line to link Siruguppa 
m Mysore State with Kur-
nool in Andhra State via 
- and Yemm.ilanur by 
broad gauge. 

Vol. I, 1473, 1582-83, 1599. 

ADONI: ccmtd. 
Demands tor Grants, 1956-54-

Railways: contci. 
Open tine Works-Additicma: 

Motion to reduce the Demand: 
Construction of retiring l'OOIDI 

etc. at Kumool Rail .. .,. 
Station and Adoni RailWQ' 
Station in Andhra State. 

Vol. I, 1556, 1583-M, 1599. 
ADVANCED AGE MARRIAGE RES-

TRAINT BILL (BY SHRI D. C. 
SHARMA): 
See under "Billes)". 

AGARA WAL, SHRI H. L.: 
Finance Bill, 1955: 

Consideration of clauses. 
Vol. III, 582S-31, W2. 

General discussion of the General 
Budget, 1955-56. 

Vol. n, 2809-13. 

AGARTALA: 
Demands for Grants: 

Tripura: 
Motion to reduce the Demand: 

Need tor lifting ban on mike 
propaganda and holding 
mass meetin~ within the 
Municipality of Tripura. 

Vol. m, 4478, 4857. 

Need for starting flood con-
trol activities throughout 
Tripura, specially to protect 
capital town. 

Vol. III, 4478, 4657. 
Demands for Grants, 1955-5~Rail

ways: 
Railway Board: 

Motion to reduce the Demand: 
Extension of new rail link 

through Patherkandi upto 
old Aghtala station. 

Vol. I. 1172, 1404-
Negotiation with Pakistan tor 

using Agartala station tor 
througb train up to Karim-
ganj and Dbarlana. 
Vol. I, 1176, 1882-83, 1484. 
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AGARTALA: contd. AGREEMENT(S) : 
Demands for Grants, 1955-56-Rail-

waYs: contd. 
Railway Board: contd. 

Motion to reduce the Demand: 
contel. 

Ball link between Italkalighat 
aDd Aprtala town. 

Vol. I, 1175, 1381-82, 1383, 
1454. 

Rail link fram Karimpnj to 
A&artala. 

Vol. I, 1172. 13&1-81. 1454. 
Motion for Adjournment: 

Situation in Bataehera in Aeartala. 
Vol. IX, 78~ 10$--39. 

Vol. X, 367'7-35. 
See also ''Tripura''. 

AGRAWAL. SURI J4. L.: 
.-\bQli~ of \J/laippia& BiJl <-. pal-

led by Raj" $abIt.a): 
Motion to consider. 

. . Vol. IX, 8OG:-12 
Code of Civil Procedure (Amend-

ment) Bill: 
Motion to r~fer to Joint Com-

mittee. 
Vol. V. 8141-46. 9147-49, 

9345, 9398. 

Demands for Grants. 1955-56: 
In:iaation (including Working b-

penses), Navigation, Embank-
men~ and Drainap Worka (met 
from BeY.Due). 

Vol. III, 4339. 
Minish'Y of Irrigation and Power 

Vol. III. 433&--40. 
Multipurpose River Schemes. 

Vol. III, ~8---40. 
Union Excise Duties. 

Vol. nI, 5308-13. 
Motion re Displaced Persons' Com-

pelY8tion and Rehabilitation 
But .. , 1855. 
. "9"01. In, 13418, 13423-24, 134315, 
1~ lXll-72, 13677-37. 

l4ouon re a.ort of. States Reor,a-
»i .. tWA CqpyniuiQll. . 

. ,. .•. VQl. X. 40177-82. 

Demands for Granta, 1161-18: 

Ministry of Natural Raoul'ell an4 
Scientific Research: 
Motion to reduce the Demand: 

AJreement ~ith ~VOC. and 
BOC (or oil ~~19retlon. 
Vol. II. 3815-16. 3820, 3831, 

3875, 3877-78. 3880. 

Financial -- between the Gov-
~t of lDdia and Bwma-
Laid GO tbe Tab", 

Vol. IX, III. 

Pr~sident'a Address; 
India's with China over 
Ti\H!l 

Vol. I, 11-3, 9-10. 

Text of -- with U.S.S.R. for estab-
lishment of an iron and steel 
works in India-Laid. on Ule 
Table. 

Vol. I, 398. 

AGRIClJLTUBAL CREDIT: 
Demands for Grants, 1955-58: 

AaticuUure : 
Motion to reduce the Demand: 

bleed of co-optl'ative S .. Jy 
Board in every group of 
vlllawes for credit fecilitie. 
1.0 cultivators. 
Vol. II. 31M-85, 3192. 3222, 

32fll. 3!86, 3281, 328'1, 
33CM-~ 3315, 3321. 

L~I and, Adyances by the Cen-
tral Government: 
Motion to reduce the Demand: 

Loans t.o cult~vato.rs. 
Vol. rn, 5287, 5294, 5313-21. 

538&-92, 5402-03, 5417--20, 
54e~2fj, 5M; &479-81, 

5481. 
Tripura: 

~tiOD \0 re4uce th, Demand: 
~ tAr JpZWiding loau 
~ CIOOI*'8tive societlel 
~ "ultw'al producp 
01 ~oJ. ru, 4478. .1. 

-_ ... -.-... - ------.----_._._---
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AGRICULTURAL CREDIT: contd. 
Demands for Grants: contd. 

Tripura: contd. 
Motion to rt'<iuce the Demand: 

contd. 
Need to provide cheap credit 

to agricultural producers of 
Tripur •. 
Vol. Ill, 4476, 4493-94, 4657. 

AGRICULTURAL FINANCE COR-
PORATION. CENTRAL: 
Resolution re-

Vol. V, 8892-8928. 

AGRICULTUllAL IMPROVEMENTS 
AND RESEARCH: 
Demands for Supplementary Grants, 

1954-55-Andbn . 
Vol. I, 1676, 1686-1730, 1735. 

AGRICULTURAL LABOUR: 
Dl."IIlands tor Gnrrtts, 19S8-56: 
~ otLabour: 

Motion to reduce the Demand: 
Policy of Government towards 

agricultural labourers. 
Vol. II, 2928·29, %931-33, 

2964-65, 2966, 3002-03, 
3028-27, 3039, 

AGRICULTURAL PRODUCTION: 
Demands for Grants, 1911-56: 

Miajatry of Food and Agriculture: 
Motion to reduce tbe Demand: 

Fall in pro6uetiOD of jute and 
s\IIIU'O&De. 

Vol. n, 12G6, 32M, 3284, 3321. 
Necessity of proper land laws to 

emure larler ,nNl\tct.ioll. 
VoL n. 13"" lIN. 32". 3321. 

Pr--*tiOft eI. .. GeDeal Budpt, 
18IS-51: 

Africultul'al production. 
Vol I, M8-1O. 

President's Address: 

Tol. I, '-1, 12. 

AGRICULTURAL RZSUftCH, Il'r-
DIAN COUNCIL 01': 
Annual ~rt of I.C.A.Jt: lot 

1952.53-Laid on the 'taMe. 
Vol. n, 3411. 

Motion T, election to the Council. 
(Adopted) 

Vol. VIII, 15229-3'. 

AGHICULTUR!!: 
o.mands for Excess Gran", 18D1-61: 

Vol. X, 2398, 3401-10, 2410-11. 

Demands for Grants, 1955-56. 

Vol. II, 1175-78. 11'77-3282. 
3287~306, 330'1-21, 3322. 

Motion to reduce the Demand: 
Need ot Co-apQI'ative supply 

Board in every aroUf of vil-
laces for credit facilities to 
cultivators. 

Vol. II, 3184-85, 3182, 3224, 
3351, 3Z66. 3281. 3387, 3304-

05, 331:5, 3321. 

Dematltu for Grant. on AccoUllt, 
19H-IM. 

Vol. I, 1605, tel13, 

AGRICULTURE AND FI~lttRIES: 

Demands for Grants on Account, 
1965-56-Andh:ta. 

Vol. I. 1681, 1887-1133, 113', 
1740. 

AGRICULTURISTS: 

DemaDds for Granta, 186t-le: 

Expenditure on Displaoed Persou: 

Motion to reduce the Demand: 
Failure to take up adequate 

number of reclamati_ 
sehemee tor mHlng laDcl 
avail.bl~ to -- refugees. 

Vol. II. leU 10. 3051--58, 
SUa. &lIe, Jl~I, 3186-
67,ln3. 
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AGRICULTURISTS: contd. AID~ 

Demands for Grana, 1955-58: contd. 
Loans and Advances by the Cen-

tral Government: 
Motion to reduce the Demand: 

Loans to cultivators. 
VoL Ill, 5287, 5294, 531~1, 

538S-92, 5402-03. 5417-20, 
5422-25, 5449, 5479-81. 
5488. 

Ministry of Food and Agriculture: 
Motion to reduce the Demand: 

Failure to ensure minimum 
economic price to jute crow-
ers. 

Vol. n, 3184, 3283, 3321. 
Policy to help - by way of 

raising price of foodgrains. 
Vol. II, 3206-09, 3216-19, 

3232-33, 3284, 3312-20, 
3821. 

Refusal to give bonus to 
sugarcane growers 

Vol. n, 3286, 3321. 
Tripura: 

Motion to reduce the Demand: 
Need for providing loans 

through co-operative socie-
ties for agricultural pro-
ducers in Tripura. 

Vol. III, 4476, 4657. 
Need to provide cheap credit 

to agricultural producers ot 
Tripura. 
Vol. Ill, 4476, 4493-H, 4657. 

AHMEDNAGAR: 
Demands for Grants, 1955-56-Rail-

ways: 
Railway Board: 

Motion to reduce the Demand: 
Extension of New rail link of 

Khandwa-Hingoli metre-
gauge-through Parliwaij-
nath, Birshevgaon,-Ghond-
nadi to Poons.. 

Vol. I, 1174, 1454. 
Railway line in Bir Usmana-

bad, -- and Poona metre 
gauge to link western metre 
gauge with north and 
south metre gauge. 

Vol. I, 1174, 1454. 

Demands for Grants, 1955-56: 

Grants-in-Aid to States: 
Motion to reduce the Demand: 

Policy of granting-to de1lclt 
Part 'C' States without 
merling them with Part 'A· 
and Part 'D' State.. 

Vol. III, 5293. M88. 

Industries: 

Motion to reduce the Demand: 

Inadequate usiatance for 
development of match in-
dustry in South India. 

VoL IU, 4682, 5268. 

Ministry of Rehabilitation: 

Motion to reduce the Demand: 
Aid to industries in refugee 

townships. 
Vol. II, 3117-18, 3173. 

Tripura: 

Motion to reduce the Demand: 
Aid to primary and secondary 

schools started in Hill areas 
of Tripura by public. 

Vol. III, 4478, 4493, 4657. 

Financial help to small canals 
for irrigation in various 
parts of Tripura. 

Vol. In, 4477, 4657. 

Need for giving -- to vil-
lagers who have construct-
ed village roads and creat-
ed bunds to resist floods. 

Vol. In, 4477, 4617. 

Presentation of the General Budpt. 
195G-56: 

Foreian - for developm~t 
gramme. 

Vol. I, 665-57. ---------.--.:------------ ---- ._---.. 
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~ ACCIDENTS: 
Call1ni Attention to Matter of Ur-

lent Public Importance: 

Cralh of Indian Airlinetl Constel-
lation in South China Sea. 

Vol. III. 5132-35. 

Statement re crash of Air India In-
ternational Constellation in South 
China Sea. 

Vol. V, 9085-88. 

Am DEFENCE RESERVES: 
Demands for Grants, 1955-56: 

Ministry ot Defence: 
Motion to reduce the Demand: 

Expansion ot Air Force Be-
serves,--and Auxiliary Air 
Forcea. 

AIR FORCES: 

Vol. II, 3325-26, 3450, 
3494--97, 3598--99, 

3617. 

Amendments to Reserve and Auxi-
liary Air Forces Act Rules-Laid 
on the Table. 

Vol. V, 9569. 
Vol. VI, 10777. 

AIR INDIA INTERNATIONAL: 
Calling Attention to matter at Ur-

gent Public Importance-Crash I)f 
Indian Airlines Constellation in 
South China Sea. 

Vol. III, 5132-35. 

Demands tor Grants, 1955-56: 
Ministry of Communications: 

Motion to reduce theillemand: 

Disparity in scales of pay of 
employees of -and Airlines 
Corporation. 

Vol. II, 3701, 3761. 

First Report of -Corporation-Laid 
on the Table. 

Vol. IV, 6961. 

Statement re crash ot Constellation 
in South China Sea. 

',,,/ Vol. V, 9085-88. 

AIR INDIA INTERNATIONAL: contel. 

Summary of Bud,et estimatea of 
Revenue and expenditure oI-IDr 
1955-56-Laid on the Table. 

Vol. V. 8NT. 

Am SERVICE: 

Demands for Grant., 1955-56: 
Ministry of Communications: 

Motion to reduce the Demand: 
Desirability ot altering depar-

ture time of Calcutta-
Banealore Dakota-
Vol. II, 3679-80, 3701, 3781. 

AIR TRANSPORT: 

See "Aviation". 

AIRCRAFT: 
Calling Attention to Matter ot Ur-

gent Public Importance: 

Crash of Indian Airlines Con-
stellation in South China Sea.. 

Vol. ill, 5132-35. 

Demands for Supplementary Granta~ 
1955-56: 

Loans and Advances by the Cen-
tral Government: 
Motion to reduce the Demand: 

Purchase of Skymasters. 

Vol. X, 2375-9&. 

AIRLINES CORPORATION, INDIAN: 

Annual Report of-Laid on the 
Table. 

Vol. VI, 10149. 

Demands tor Grants, 1955-56: 

Aviation: 

Motion to reduce the Demand: 
Losses on Airlines Corpora-

tion. 
Vol. II, 3628-29, 3631--32, 

3710, 3756. 3761. 
";;,; -----~.--- .. --------~--
,.'," 
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.AIRLINES CORPORATION INDIAN: 
conte!. 
Demands for Grants, 1955-56: contd. 

¥inittry of Communicauons: 
lIoticm to reduce the Demand: 

Ditlparity in scales of pay of 
employees of Air J.Q~ 
International and Airlines 
Corpor_tion. 

Vql. II, 1701, 3761. 
lUket OP waces Qf employees 

ot-<lue to implementation 
of Service Committee's re-
commenda.1icms. 

Vol. II, 3826-28, 3701, 
3752-56, 8781. 

t>emancla tor 8uppl--.mi8ry 
Grants, 1965-56: 
Loans and Advances by the Cen-

tral Government: 
MoIIiaD to raduce tbe D.mancl: 

Allairl cd.· 
Vol. X, 2875-95. 

Su.mary of· Duqet eMimates of-
Laid on th~ Table. 

Vol. IX, 13~O. 

.AJIT SINGH, SHRI: 

G~enl 4iac~oft ot tb. Gteneral 
Butteet, 1&6t-58. 

Vol. II, 2400-06. 
Motions re Reports of Cornmis-

aianer for Sc.beduled Ceetes and 
Scheduled Tri~ for 1953 and 
1114. 

Vol. VII, 13165-72, 1"067-
68, 14140. 

lIotion re Report of States Reorga-
nisation CommiMion. 

Vol. X, 303~'7, 3760. 

Rep~esentation of the People 
(Ameudment) ~ill: 
Jiotion to refer to Select Cormnit-

tee. 
Vol. VU, 1473'1-40. 

_9.""Il-'P,. of iJ'l. People 
(Second Amendm~U' ltill: 

~OtiOD to refer to Select Cammlt-- Vol. vn, 14'137--tO. 

AJIT SINGHJI, GENERAL; 

Mo.tion TC Report of States lWcIqa-
nisation Comm,ission. 

Vol. X, 4116-31. 

AJMER LOCO SHOP: 

Demancla lor Grants, 1955-N-
Railway.: 
Ordin4ry Worb Bx~

ministration: 
Motion to reduce the Demand: 

Lack of pl'~ inr-iI)r 
QlaDutllct~1 enginel. 

Vql. 1, 15H. lUI. 

AItARPURI, SARDAR: 

Hill!i~ ld.arriafe :em (u pas8ed ~y 
Rajya Sabha): 

Consi •• tion of clauses. 
yol. IV, '10681-72. 

Hindu Succession Bill: 
Motion to concur in the reeom-

JUndation of Kana 8abba to 
join tlIle Joint Committee of the 
Houses. 

Vol. IV, 8272-7& . 

Motion 1"p. Report of States Reorga-
nisation Commission. 

Vol. X, 4372-74. 

ALAGESAN, SHlU: 
~i~ 

Appropriation (Railways) No.2 Bill: .. 0{. 

Motion for leave to introduce: 
Vol. I, 1'751-52. 

Motion to consider. 
Vol. I, 17r.2. 

Jilotiol\ to pa •. 
Vol. "I, 1752. 

C~U\n1 At~on to Matter of I~Jr
lent Public Importance: 
RaIlway accident near Murdida-

bad. 

ConMhn 
question 

;. 
Vol. VI, 11471)-77. I 

01 answer to 1CIRre4" 

Vol. vm, 14789-10. 
.. ---.-.--.. ----------

Mo. *1. ., 

-,-,._---- - ._-- \ 
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ALAGESAN, SHRI: contd. 

Demands for Grants, lQ65-56-Rail-
ways. 

Vol. 1, ~4,57, 1458. 

Construction of New Lines--Capi-
tal and Depreciation Resenre 
!'unci-

Vol. I, 1312, 1598. 
Motion to reduce the Demand: 

J'ailure of Gove~ent to re-
• tore the dismantled line of 
~.-K.Qiipalli, South-
ern Railway. 

Vol. I, 1502. 

Open Line Works-Additions: 
Motion to reduce the Demand: 

Slow pro~ of WOl'k at 
Cbittararljan Locomotive 
Work •. 

Vol. I, 1597-98, 1599. 

Open Line Work~Development 

J'und-
Vol. I, 1591-95. 

1l0tiOl\ to reduce the Demal'ld: 
Poor type of lava.. pro-

vided on platforms and 
w.iting rooml. 

Vol. 1, 1592. 

Open Line Worb-(Revenue)-
La~ur WlIlfue: 

.Motion to reduce the Demand: 

Cog.a~ of. DeW level 
crouiD.P at Samloti and 
Manpai Stations on the 
Ken.... Valley Railway 
SediOQ 01· the N()rtbcrn 
R1W-'V. . 

Vol. I, 1597. 

Ordl.'-ry Wo~ ~I-Ad-
ministratiOn: . 

)(otio~ to l'\duce the Demand: 

~~ ~'. iD the lOme posta of omcer. apiDst 
whom .n- ,Q .. nMi of 
~~~"eet 

~ 
I 

ALAGESAN, SHRI:·-contd. 
Demands tor Grants 19'5-3~:RaiJ

ways: comd. 
Ordinary Working ExpenJes:-

Administration: eontd. 
MotiOl\ to reduce the demand: 

contd' 
..... reported to the Cor-
ruptioD _airy Committee 
OD· the Souaeni Railway. 

Vol I, 15K-0I. 
Inclusion of Loco-sheds in the 

IIeOpe of the J'actories Act . 
o Vol. I, 1596. 

1nc:1'IIIH in workin, hours of 
pnJIa.n wor,inl on k-
B. N'.' Railway. 

Vol. I, 15H. 
Ordinary Workin, Expense&-

LaIIour Welfare: 
Motion to reduce the Demand: 

Inadequacy of medical and 
beaWa aenicu __ ... ail-
able to Bail"ay .... 

Vol. I, 1410, 1581-82. 

Ordinary Workin, Expenses-
O~r~tinl Staft . 

Vol. I, 1501. 
~lI.Y Baud. 

Vol. I. 1107, 13M. ~77, 11., 
1387, 1192. 1411, 1412, 1433. 
1442-54. 

Motion to Nduce U. lMmanc:l: 
~7 in ~ ... aJ' Board Oft'lce 

in diJpoeal~. representa-
tiona on .taft mattera. 

Vol. l, 1452. 

.tenlion of acope of subject. 
RferNd to tile OM Man 
~ by inclusion of (1) 
re-diitributioD at scales ac-
c0J'din8 to the nature ot 
"fOrk; (2) thorouch revi-
lion of Diacipline and Ap-
~ Rulel; (3),..t of 
-.-1 pey 1M' equd' work; 
(4) arant at tun trade UDioa 
ricbW'" (I)- ....... te-
m~ 04- -'I emR_eee yidi-.-...... 

Vol 1, HU-G, 1447. 
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ALAGESAN, SHRI-contd. 
Demands for Grants, 1955-5~Rail

ways: contd. 
Railway Board: contd. 

Motion to reduce the demand: 
contd. 
Failure of Railway Security 

Organisation and prevailing 
discontent of by Watch and 
Ward Stat! on account of 
placing over their bead 
officers from Government's 
Police and' Intelligence De-
partments. 

Vol. I, 1443-44. 

Inadequate passenger ameni-
ties: 

. Vol. I, 1433. 
Need to change the present 

Discipline and Appeal Rules. 
Vol. I, 1443. 

Demands for Supplementary Grants, 
11154-55-Andhra. 
Civil Works--Grants-in-Aid. 

Vol. I, 1713. 

Essential Commodities Bill: 
Motion to consider and amend-

ment to refer to Select Com-
mittee. 

Vol. I, 1308. 

General discussion of the Railway 
Budget, 11155-56. 

Vol. I, 824, 831, 842, 890, 922, 
923, 924, 1040--47, 1053-60, 
1063. 

Indian Railways (Amendment) Bill 
(as pas 'led by Rajya Sabha): 
Motion to consider. 

Motion to pass. 

Railway Stores 
sion) Bill, (as 
Sabha): 

Vol. IV, 6463-64. 

Vol. IV, 6465. 

(Unlawful Posses-
passed by Rajya 

Motion to consider. 
Vol. I, 1309-10, 1750, 1753, 

1828, 1829, 1839, 1842, 1843, 
1843-57. 

ALAGESAN, SHRI-contd. 
Railway Stores (Unlawful Posses-

sion) Bill, (as passed by Raj:,.. 
Sabha): contd. 

Amendment to refer to Selec' 
Committee. 
Vol. I, 1753, 1756, 1828, lszg. 

1839, 1842, 1843, 1848-37. 

Motion to consider as reported. by 
Select Committee. 

Vol. IX, 929-33, 955, 89t-
1003. 

Consideration of clauses. 

Vol. IX, 1015-16, I021~ 
1028. 

Motion to pass . 
Vol. IX, 10211. 

Replies to memoranda of Members 
re Demands for Grants, 195~-56-
Railways-Laid on the Table. 

Vol. IV, 5979, 6677, 8111. 

Resolution re appointment of com-
mission for development of IndiaD 
shipping. 

Vol. VIII, 14983, 15021-38. 
Statement re accident to Frontier 

Mail. 
Vol. II, 2840-41. 

Statement re cyclone in Madras. 
Vol. X, 2097-9(1. 

ALL INDIA COUNCIl.!)F SPORTS: 
See "Sports, All India Coun~ ~'. 

ALL INDIA INSTITUTE OF MEDI-
CAL SCIENCES BILL: 
See under "Bill (s) ". 

ALL-INDIA KHADI AND VILLAGE 
INDUSTRIES COMMISSION BILL: 
See under ''Bill (s) ". 

ALL INDIA RADIO: 
See "Radio, All India". 

ALL INDIA SERVICES: 
See "Services, All India". 

ALLOWANCES: 
See ''Pay and allowances". 
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ALLOY TOOL AND SPECIAL 
STEELS INDUSTRY: 
Report (1955) of the TarUr Com-

miSSion on the continuance of 
protection to the-and Govern-
ment resolution thereon-Laid on 
the Table. 

Vol. IX, 905. 
ALTEKAR, SHRI: 

Citizenship Bill: 
Consideration of Clauses. 

Vol. IX, 1402. 
Code of Civil Procedure (Amend-

ment) Bill: 
Motion to refer to Joint Com-

mittee. 
Vol. V, 9184. 9227, 9231-39, 

9290. 
Committee on Absence of Members 

from the Sittings of the House: 
Presentation of Eighth Report. 

VoL n, 2071. 
Pr'!sentation of Ninth Report. 

Vol. V, 6961-62. 
Presentation of Tenth Report. 

Vol. V, 8693. 
Presentation of Twelfth Report. 

Vol. X, 2838. 
\:ommittee on Private Members' 

Bills and Resolutions: 
Minutes of Forty-third to Forty-

sixth Sittings-Laid on the 
Table_ ' 

Vol. X, 3671. 
Motion re Nineteenth Report. 

Vol. I, 1114-15. 
Motion re Twentieth Report. 
- Vol. I, 437. 
Motion re Twenty-first Report. 

Vol. I, 1116. 
Motion re Twenty-second Report_ 

Vol. I, 1759. 
Motion re Twenty-third Report. 

Vol. n, 2501. 
Motion re Twenty-fourth Report. 

Vol. VI, 10583. 
Motion re Twenty-sixth Report. 

Vol. III, 4764-65. 
Motion re Twenty-seventh Report. 

Vol. IV, 6907. 

ALTEKAR, SHRI: conte!. 
Committee on Private Members' 

Bills and Resolutions: contel. 
Motion re Twenty-eighth Report. 

Vol. IV, 6Of8. 
Motion re Twenty-ninth Report. 

Vol. IV, 6901. 
Motion re Thirtieth Report. 

Vol. V, 9509--11, 9513-11. 
Motion re Thirty-first Report. 

VoL V, 889Z. 
Motion re Thirty-second Report. 

Vol. V, 9518. 
Motion re Thirty-third Report. 

VoL V, 9988. 
Motion re ThiTty-ftfth Report. 

Vol. VI, 11402-03, 11404. 
Motion re Thirty-ninth Report. 

Vol. IX, 589. 
Motion re Forty-first Report. 

Vol. XI, 2032. 
Motion re Forty-second Report. 

Vol. X, 2923-25. 2934-35, 2937. 
Presentation of Twentieth Report. 

Presentation 
Report. 

of 
Vol. I, 147. 

Twenty-first 

Vol. I, 818 
Presentation of Twenty-second 

Report. 
Vol. I, 1322. 

Presentation of Twenty-sixth 
Report. 

Vol. III, 4417. 
Presentation of Twenty-seventh 

Report. 

Presentation 
Report. 

Presentation 
Report. 

Vol. IV, 5980. 
of Twenty-eighth 

Vol. In, 5796. 
of Twenty-ninth 

Vol. IV, 6537. 
Presentation of Thirtieth Report. 

Presentation 
Report. 

Presentation 
Report. 

Vol. V, 8421-22. 
of Thirty-tint 

Vol. V, 8565. 
ot Thirty-second 

Vol. V, 9197. ------- - --- .. -._------------------ -----.. _--
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ALTEKAR, SHRI: cOntd. 
Committee on PriV'ate Members' 

Bills and Resolutions: conte!. 
Presentation of Thirty-third 

Report. 
Vol. V, 9798. 

Presentation of Thirty -fourth 
Report. 

Vol. VI, 10249. 
Presentation of Thirty-fifth 

Report. 
Vol. VI, 11049. 

Presentation of Forty-second 
Report. 

Vol. X, 2695. 
Companies Bill: 

Motion to consider as reported by 
Joint Committee. 

Vol. V, 10055. 
Vol. VI, 10381, 10438-48. 

Consideration of clauses. 
Vol. VI, 11299, 11723-26, 11740, 
11805, 11814, 11826, 11880, 12100, 
12102-03. 

COllltitution (Eighth Amendment) 
Bill: 
Motion to refer to Joint Commit-

tee and amendment to circulate. 
Vol. II, 2107. 

Constitution (Ei,hth Amendment) 
Bill: 
MoUon for leave to introduce. 

Vol. IX. 1802-04. 
Demands for Grants 1955-56: 

Industries: 
Motion to reduce the Demand: 

Need for more sugar factories. 
Vol. III. 5143. 

Ministry of Commerce and Indus-
~. 

Vol. IIi. 5141--41. 
Motion to reduce the Demand: 

Necessity of setting up tripar-
tite committee, consisting of 
representatives of G0'9ent-
ment, industries and labour 
for investigating into ques-
tion of ratianaliaatiOtl in 
jute Industry. 

Vol. m, 4&66. 

ALTEKAR, SRRI: contd. 
Demands for Grants, 1955-56-

Railways: 
Railway Board. 

Vol. I, 1385-71. 
Motion to reduce the Demand: 

Inadequate passenger ameni-
ties. 

Vol. I, 1370-71. 
Increase in fares and frei,ht 

crtarges. 
Vol. I, 1389-71. 

Increase in fares 8hd freights. 
Vol. I, 1380-71. 

Finance Bill, 1955: 
Motion to consider. 

Vol. III, 3682, 5636. 
Hilidu Marriage Bill (as passed by 

Rajya Sabha): 

Motion to consider. 
Vol. IV, 7262-71, 7308-09. 

Hindu Succession Bill: 
Motion to concur in the recom-

mendation ot Ra;y. Sabba to 
join the Joint Committee of the 
Houses. 

Vol. IV, 8228, 8235-42. 
Motion on Address by the Prtiident. 

Vol. I, 117-303. 

Motion re Report of Press Commis-
siOn. 

Vol. VI, 10842. 

Motion Tfl Rep~ of States Re-
orCiinl.ilation Commission. 

Vol. X, 2800, 3613-19. 

MoUQn toe suspension of Rule 321 
in ita application to the Co~Utu
tiOil (Eighth Amendment) Bill. 

Vol. IX, 1930-31, 1989-40. 

ResolutiOrt re corporation fC1l' broad-
castin,. 

Vol. I, 1780. 

Stile Bank of India Bill: 
Motion to consider. 

Vol. IV, 6181, 6287, 8292-98. 
--------_.----.. ---------
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ALTEKAR, BRRI: contd. ALVA, SHRI JOACHIM: contd. 

University Grants Commission Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. IX, 322-29. 

Consideration of clauses. 
Vol. IX, 586. 

ALUMINIUM INDUSTRY: 

Report (1955) of Tarilf Commission 
on the continuance of protection 
to the -- and Government re-
solution thereon-Laid on the i Table. Vol. IX, 905. 

?~;' ALVA, SHRI JOACHIM: 

~ Ab()lition of Whipping Bill (as 

'"':.I,·",,.t, ',' paaaed by Rajya Sabha): . Motion to consider. 
Vol. IX, 806. 

, c-;; .. ~~~;::.-:. :o~:~:.: 
,~? Vol. VI, 10155, IG160, HUee, ,tt 1016V. 

~ Cc.tatitution (&i,hth Amendment) 
~,. Bill', 

r Motion to consider. 
Vol. X, 2265. 

Demands tor Grants, 1955-118. 
Vol. III, 4080-87. 

Broadcastin •. 
Vbl. III, 4084, 4085-a7. 

~fenee Services, BfrecU\"e-Air 
Force. 

Vol. n, 1460-84, 3467. 
l;)efence Services. Effective-Army. 

Vol. II, 3460-63, 3466. 
Defence Services, Dective-Navy. 

Vol. II, 3460-63, 3465. 
Mini.try of Defence. 

Vol. II, 3480-68, 3530, 3541. 

Motion to reduce the Demand: 
Modernisation of Defence Forces. 

Vol. II, 3467. 

Demands for Grants. 1955-56: contd. 
Ministry of Defence: contd, 

Motion to reduce the Demand: 
eontd. 

Need for co-ordinating Defence 
Socio-economic Planninl. 

Vol. 11, 3482. 
Need to achieve self-sufficiency in 

war materials by reorganisa-
tion of ordnance factories. 

Vol. II, 35041. 
Ministry of Home Affairs. 

Vol. III, 4592. 

Ministry ot Information and Broad-· 
casting: 

Motion to reduce the Demand: 
Disapproval of Policy regard.i:n.c 

film censol'lhip. 
Vol. III, 4083-84, 408t .. 

Necessity of implementinl Pres 
Commissions' recommendations. 

Vol. IiI, .... 
Ministry of Production. 

Vol. In, 4301 .. 
Miscellaneous Departments and Ex-

penditure under the Ministry or 
Information and Broadcasting. 

Vol. III, 4082-83, 4084-85, f687. 
Demand for Supplementary Grant., 

1956-16 pertainin, to the Mmilb7 
of Finance and motions to reduce-
the Demand. 

Vol. X, 2312-&t, 2381., 
Finance Bill, IUS: 

Motion to cenaldV. 
'Vol. m, 5828-27 .. 

IntimatiOh to Members about imp1e-· 
mentatiM ~ autiranees. 

voi. \t1II, 14D2J.. 
Motion re international situation. 

Vol. VII, 14256, 14261. 14327-35. 
Motion re Report of Press Cornmia-

sion. 
Vol VI, 10575-83, 1~2.-

10888, 10672, 10683, 10696, 10698 .. 
10711, 10174-75, 10817, 10819~ 
10862, 10887. 

Motion re Report of States Re-
organisation Commission. 
Vol. X, 2732, 3166, 3365, 3388, 3395,. 

3922, 3930. 4471-72. 
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-----------------------,--------------------------------------
ALVA, SHRI JOACHIM: contd. 

Motion re termination of 'Suspension 
of a Member. 

Vol. VI, 11470. 

Press and Relistration of Books 
(Amendment) Bill: 

Motion to consider. 
Vol. IX, 35-42. 

Prize Competitions Bill: 
Motion to consider. 

Vol. VIII, 15282. 
Resolution re appointment of Com-

mission for development of Indian 
shipping. 

Vol. VIII, 15011, 15012. 

State Bank of India Bill: 
Motion to consider. 

Vol. IV, 6357-64, 6390. 
Working Journalists (Condition of 

Service) and Miscellaneous Pro-
visions Bill (as passed by Rajya 
Sabha): 
Motion to consider. 

Vol. X, 2534-36, 2543. 

AMERICA, UNITED STATES OF: 

Demands for Grants, 1955-56: 

External Aftairs: 

Motion to reduce the Demand: 
Reported U.S. decision to use, 

if necessary, atomic and nu-
clear weapons as conven-
tional weapons in Far East. 
Vol. II, 3915, 3916-17, 3996, 
4020. 

Ministry of Food and Agriculture: 
Motion to reduce the Demand: 

Purchase of American wheat 
at lb. 31 per ton or Rs. 16 
per maund this year as part 
of American Aid. 

Vol. II, 3286, 3321. 
Purchase of American wheat 

by Government at Rs. 16 
per maund against Indian 
wheat at Rs. 10 per maund. 

Vol. II, 3288, 3321. 

AMERICA, UNITED STATES OF: 
contd. 
Demands for Grants, 1955-56: coned. 
Ministry of Natural Resources and 

Scientific Research: 
Motion to reduce the Demand: 

Prospecting of oil by Ameri-
can and British concerns in 
West Bengal and other 
places. 

Vol. II, 3816, 3831, 3875. 3880. 
Multipurpose River Schemes: 

Motion to reduce the Demand: 
Employmnt of highly-paid 

American experts in con-
nection with the Bhakra-
Nangal Project. 
Vol. III, 4361, 4383--85, 4443. 

Statement re joint statement by 
U.S. Secretary of State and 
Foreiill Minister of Portugal. 

Vol. IX. 1282-83. 
AMIN, DR. 

Motion re Report of States Reorga-
nisation Commission. 

Vol. X, 4323-26. 
AMJAD ALI, SHRI: 

Essential Commodities Bill: 
Motion to consider as reported by 

Select Committee. 
Vol. II, 2767-68. 

Motion for Adjournment: 
Sales-tax on inter-State trade. 

Vol. III, 4561. 
Motion re Report of States Reorp-

nisation Commission. 
Vol. X, 3740, 4239-41. 

Representation of the People 
(Amendment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. VIII, 14810. 

Representation of the People (Se-
cond Amendment) Bill: 
Motion to refer to Select Commit-

tee. 
Vol. VIII, 14810. 

Resolution re imbalance in prico 
structure. 

Vol. III, 3393, 3394. 
Resolution re river valley schemel. 

Vol. II, 3416-17. 
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~'MLABAD COLLIERY: 

• Report re accident which occurred 
in -- in Jharia Coal-fields on 
the 5th Feb. 1955-Laid on the 
Table. 

Vol. X, 3904. 

AMRIT KAUR, RAJKUMARI: 
All India Institute of Medical 

Sciences Bill: 
Motion for leave to introduce. 

Vol. VII, 14658. 
. Calling Attention to Matter ot 

Urgent Public Importance: 
B.C.G. vaccination compaign. 

Vol. VI, 11611-16. 
Delhi (Control of Building Opera-

tions) Bill: 
Motion for leave to introduce. 

Vol. IX, 1040. 
Kotion to consider. 

Vol. IX, 1710-14, 1822, 
1878-90. 

,Considbration of clauses. 
Vol. IX, 1892, 1897, 1899, 1910, 

1910-11, 1912, 1914-15, 1958, 
1961-64, '1966, 1976, 
1977-78, 1979. 19~2-83, 1983, 
1986, 1986-87. 

Motion to pass, as amended. 
Vol. IX, 1993. 

:Demands for Grants, 1955-56: 
Medical Services. 

Vol. II. 3799-3809. 
Motion to reduce the Demand: 

Medical services in rural 
areas. 

Vol. II, 3800-02, 3806. 
l4inistry of Health. 

Vol. 11,3799-3809. 
Motion to reduce the Demand: 

Failure to come to a decision 
about scheme for training 
Of rural . medical auxiliary 
personnel. 

'Vol. n. 3806-07. 
Failure to provide any aid to 

Puransingh Pingalwara at 
Amritsar. I 

AMRlT KAUR, RAJKUMARI: conte!. 
Demands for Grants: contd. 

Ministry of Health: contd. 
Inadequate provision for 

Homoeopathic System of 
Medicine. 

Vol. II, 3802, 3803. 
Inadequate prOVIsIon for 

improvement of health. 
Vol. II, 3801, 3804-05. 

Inadequate provision for T.B. 
patients. 

Vol. II, 3805-06 . 
Inadequate provision for the 

treatment of contagious 
diseases. 

Vol. II. 3808-09. 
Indigenous 

medicine. 
system of 

Vol. II, S802~4. 
Dentist (Amepdment) Bill (as 

passed by Rajya Sabha): 
Motion to consider. 

Vol. I, 637-38, 839. 
Motion to pass as amended. . 

Vol. I, 689. 
Drugs (Amendment) Bill (as passed 

by Rajya Sabba): 
Motion to consider. 

Vol. I, 601~5, 621-25. 
Consideration of clauses. 

Vol. l 627. 629. 630-31. 632, 
633. 634. 

Motion to pass, as amended. 
Vol. 634. 

Report of the Indian Delegation to 
the 8th Session at. the W.H.O. 
Regional Conference for South 
East Asia-Laid on the Table. 

Vol. IX, 4. 
Statement giving reasons for pro-

mulgation of DeIhl (Control of 
Building Operations) Ordinance 
1955-Laid on the Table. 

Vol. IX, 1041. 
AMRITSAR: 

Demands for Grants, 1955-56: 
Ministry of Health: 

J40tiQn to reduce the Demand: 
Fallure to provide any aid to 

Puransinlth Pingalwara at 
Vol. II. 3783-84, 3796, 3808, 

'809. 
'105 LSD-2 

. __ ~~:.~, 3806. I 
' ________ ••• __ " ______ •••• n __ • ___ -II.... 
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AMTA: 
Demands for Grants, 1955-56 Rail-

ways: 

Railway Board: 

Motion to reduce the Demand: 
Desirability of taking over of 

Martin Light Railway sys-
tems of 240 miles viz., 
Howrah-Amta Railway. 
Howrah-Sheakhala Railway, 
Arrah-Sasaram Railway, 
Futwah-Islampur Railway 
and Shahadra-~~aranpur 
Railway. 

Vol. I, 1328, 1454. 

ANANDCHAND, SHRI: 

Motion re Report of States Re-
organisation Commission. 
Vol. X, 2814, 2823, 3023, 3791-3807 

ANDAMAN AND NICOBAR IS-
LANDS: 

Demands for Grants, 1955-56. 
Vol. III, 4445, 4447, 4449-71, 

4479--4556, 4562--4657, 4658. 

Demands for Grants on Account, 
1955-56. 

Vol. I, 1605, 1615. 

ANDHRA: 

Demands for Grants, 1955-56~ 

Aviation: . 

Motion to reduce the Demand: 
Construction of an aerodrome 

at Kurnool. 
Vol. II, 3691, 3710, 3761. 

Irrigation (including Working Ex-
penses), Navigation, Emban~ 
ment and Drainage Works (met 
trom Revenue): 

Motion to reduce the Demand:' 
Need of dilfging more tube-

wells in Andhra State-
~specially in scarcity areas. 

Vol. III, 4360, 4443; 

ANDHRA: contd. 
Demand for Grants, 1955-51: tORtcI.-

Ministry of Food and Agriculture: 
Motion to reduce the Demand: 

Need to open mote tr-aininC. 
schools in Andhra State for-
training of village level-· 
workers. 

Vol. 11, 3283, 3321. 

Multipurpose River Schemes: 

Motion to reduce the Demand: 

Excavation of Kavali anet. 
Kanupur Canals in. 
Vol. III, 4361, 4396-97, 4443. 

Somasila Project in 
Vol. III, 4361, 4396, 4443.. 

Demands for Grants, 1955-56-Rail--
ways: 

Construction of New Lines-
Capital and Depreciation. 
Reserve Fund: 
Motion to reduce the Demand: 

A new line to link Siruguppa. 
in Mysore State with Kur-
nool in Andhra State via, 
Adoni and Yemmiganur by 
broad gauge. 

Vol. 1473, 1582-83, 159t. 
Open Line Works-Additions: 

Motion to reduce the Demand: 
Construction of retiring rooma. 

~tc. at Kurnool Railway 
Station and Adoni Rail~';'" 
Station in Andhra Stat"we. 

Vol. I, 1556, 1~4. 1591_ 

Motion for AdjOu~y 
Elections in Andhi/l-' 

Vol. , 16-17, %3-31~. 
President's Address: " 

Proclamation re Andhra. 
VoL I, 812. It. 

President's Proclamation re AncJbra, 
-Laid on the Table. 

Vol. II, 35M. 
See also "Demands for Grants on 

Account, 1955-56-Andhra" aneli 
·'Demands for SupplementaJ7 
Crtants, 1954-55-Andhra." 

-----------------------.----------------------
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\ ANDHRA APPROPRIATION BILL: ANTHONY, SHRI FRANK: contd. 

;:. 

See under "Bill(s)". 

ANDHRA APPROPRIATION (VOTE 
ON ACCOUNT) BILL: 

See under "Bill(s)". 

ANDHRA BUDGET: 

See "Budget, Andhra". 

ANDHRA CINEMAS (REGULA-
TION) ACT, 1955: 

Laid on the Table. 
~t Vol. IV, 5977. 
~i 
:;~ ANDHRA REQU1~ITIONING OF 
}' BUILDINGS (AMENDMENT) ACT, i 1955: 
~, Laid on the Table. 
~ Vol. IV, 5977. 

~. ANDHRA STATE LEGISLATURE 
~; (DELEGATION OF POWERS) 
;~ BILL: 

~~ See under "Bill (s) ". 
I~ 
~ ANSARI, DR.: 

, Leave of absence to 
i Vol. X, 3137. 

ANTHONY, SHRI FRANK: 

Abolition of Whipping Bill (as 
passed by Rajya Sabha): 

Motion to consider. 
Vol. IX, 802-06. 

Business of the House. 
Vol. IV, 8170. 

Citizenship Bill: 

Motion to refer to Joint Commit-
tee and amendment to circulate. 

Vol. V, 96g!>-9705. 

Metion to consider as reported by 
Joint Committee. 

Vol. IX, 124S-16. 
Consideration of clauses. 

Vol. IX, 1412-17. 

Constitution (Fourth Amendment) 
Bill: 

Motion to refer to Joint Commit-
tee and amendment to circulate. 

Vol. n; 2022-32. 2043. 
Motion to consider as reported by 

Joint Committee. 
Vol. III. 4858---60. 

Demands for Grants, 1955-56-Rail-
ways: 

Vol. 1330-31. 1337-48. 

Railway Board: 

Motion to reduce the Demand: 
Need to .rive up the 12 hour-a 

day system of intermittent 
duty for Railwaymen Oil 
lines. 

Vol. I, 1347. 
Need to stop direct recruit-

ments to all promotion posta 
in dass III and IV cate.-
gories and giving depart· 
mental promotions. 

Vol. I, 1338-39. 
Revision of scales of pay of 

station masters and assis-
tant ltation masters. 

Vol. I, 1339-40 
General discussion of the Railway 

Budget, 1955-56. 
Vol. I, 956-M. 

Motions re Reports of Commissioner 
for Scheduled Castes and Sche-
duled Tribes for 1953 and 1954. 

Vol. VII, 13943-51. 

Motion re Report of States Re· 
or,anisation Commission. 

Vol. X, 3384-H. 

Motion re situation in Goa. 
Vol. V, 8512-··17. 

Nomination of -- on the Panel 
of Chairmen. 

Resolution re regrouping of Rail-
ways. 

Vol. IX, 612-21 --------------------_._-_ .. _-- -
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ANTHONY, SHRI FRANK: contd. 
Spirituous Preparation (Inter-State 

Trade and Commerce) Control 
Bill: 

Motion to consider. 
Vol. V: 8973-82, 8994, 8998. 

Consideration of clauses. 
Vol. V, 9014-15, 9017, 9022, 

9026-29. 

ANTIBIOTICS: 

Demands for Grants, 1955-56: 

Ministry of Production: 

Motion to reduce the Demand: 
Failure to produce vital--

other than Penicillin. 
Vol. III, 4209, 4233, 4276-77, 

4319. 

APPROPRIATION ACCOUNTS: 

See "Accounts". 

APPROPRIATION BILL: 

See under "Bi11(s) ". 

APPROPRIATION (NO.2) BILL: 

See under "BilI(s)". 

APPROPRIATION (No.3) BILL: 

See under ''Bill(s)''. 

APPROPRIATION (NO.4) BILL: 
See under ''Bil1(s)'', 

APPROPRIATION (NO.5) Bill: 
See under "BillCs)". 

APPROPRIATION 
BILL: 

See under "Bill(s)", 

APPROPRIATION 
NO.2 BILL: 

See under "Bill(s)". 

(RAILWAYS) 

(RAILWAYS) 

APPROPRIATION (VOTE ON AC-
, COUNT) BILL: 

See under "Bill(s)". 

APPROPRIATION TO DEVELOP-
MENT FUND: 

Demands for Supplementary Grants, 
19M-53-Railways. 

Vol. It 1749. 1751. 

APPROPRIATION TO REVENUE 
RESERVE FUND: 

Demands for Grants, 1955-56-Rail-
ways. 

Vol. I, 1602, 1603 

ARAMBAGH SUB-DIVISION, HOO-
GHLY' 

Demands for Grants, 1955-515: 
Capital outlay on Multipurpose 

River Schemes: 

Motion to reduce the Demand: 
D.V.C's planning of lower 

Oamodar Canal without 
considering existing water-
ways in. 

Vol. III, 4352, 4363, 4443. 

ARBITRATION (AMENDMENT) 
BILL [Amendment of sections 2 and 

39 etc. by Siz ri Kazmi). 

See undP.r "Bill(s)". 

ARCHAEOLOGY: 

Demands for Grants, 1955-56. 
Vol. III, 51525-26. 

Demands for Grants on Account, 
1955-56. 

Vol. I, 1605, 1608. 

ARCHAEOLOGY, CENTRL AD-
VISORY BOARD OF: 

Motion re election to 
Vol. VII, 13266. 

ARECANUT COMMITTEE, INDIAN 
CENTRAL: 

Election of Shri A. K. Gopalan. Shri 
A. M. Thomas and Shri Basant 
Kumar to the Conunittee. 

Vol. IV, 7442. 

Motion re election to the Committee. 
Vol. IV, 6245. 

'--_._- ------------- .. _-_ ...... _--_ ..... _--
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ARMS AND AMMUNITION: 

!, Demands for Grants, 1955-56: 

Ministry of Home Affairs: 
Motion to reduce the Demand: 

ARMY: 

Implementation of Govern-
ment's assurances in regard 
to facilities for possession of 
arms. 

Vol. III, 4474, 4657. 

Demands for Grants, 1955-56: 
,$ 
~. Ministry of Defence: 
,j:: Motion to reduce the Demand: 
:l~ Desirability of creating a land 
[tR: anny out of present Forces 

and ex-Servicemen. 

,~, :." 

Vol. II, 3452, 3617. 
Junior Commissioned officers 

in 
Vol. II, 3448, 3499-
3503, 3609-11, 3617 

Modernisation of Defence 
Forces. 

Vol. II, 3339-43, 3342, 3352, 
3362-63, 3448, 3458-59, 3467, 
3493, 3532-33, 3555, 3564-65. 
3598-3600, 3617. 

Representation of scheduled 
castes in --, Navy and Air 
Force. 

Vol. II, 3447, 3567, 3617. 
Use of Defence Forces for 

socio-economic reconstruc-
tion of country. 

Vol. 3450, 3491, 3515. 
3613-14, 361T. 

RMY ORDNANCE CORPS: 
. Demands for Grants, 1955-56: 
. Ministry of Defence: 

Motion to reduce the Demand: 
Cateiorisation of ordnance 

officers (civilian) in 
Vol. II, 3451, 3606-07, 3817. 

Contlrmation of ordnance 
officers (civilian) in 

Vol. II, 3451, 3576, 3584-85. 
3617. 

Ordnance officers (civilian) in 
Vol. II, 3447, 3551-'2, 3617. 

ARRAH: 

Demands for Grants, 1955-58--Rail-
ways: 

Railway Board: 

Motion to reduce the Demand: 

Desirability of taking over of 
Martin Light Railway 
systems of 240 miles f1U' •• 
Howrah-Amta Railway, 
Howrah-Sheakhala Railway. 
Arrah-Sasaram Railway, 
Futwah-Islampur Railway 
and Shahadra-Saharanpur 
Railway. 

Vol. I, 1328, 1454. 

ARREST(S): 

Motion for Adjournment: 

Arrest of Dr. Lohia and others at 
Imphal. 

Vol. III, 4957-58. 

ARTIFICIAL SILK: 

See "Silk, Artificial". 

ASIA, SOUTH EAST: 

Report of the Indian Deleeation to 
the 8th Session of the W.H.O. 
Regional Conference for -Laid on 
the Table. 

Vol. IX, 4. 

SEA TO plans and their impact on 
freedom and peace in Asia. 

Vol. II, 3892, 3915, 3987-88, 3995. 
4020. 

ASIA, WEST: 

Demands for Grants, 1955-56: 

External Affairs: 

Motion to reduce the Demand: 

Imperialist machinations in 
Middle East. 

Vol. II, 3918-19, 3PM--5CI, 
3Q58-59, 3962-84, 3985, 
39115, 4020. 



22 INDEX TO LOK SABRA DEBATES 

ASIAN-AFRICAN CONFERENCE: 

Statement re -- held at Bandung. 
Vol. IV, 6962-74. 

ASIAN PRIME MINISTERS' MEET-
INGS: 

President's Address: 

Meetings of Colombo Powers at 
Colombo and Bogor. 

Vol. I, 3, 10. 

ASSAM: 

Demands for Grants, 1955-56: 

Expenditure on Displaced Persons: 

Motion to reduce the Demand: 

lnadequacy of rehabilitation 
measures in 
Vol. II, 3049-51, 3072-74, 

3118,3173. 

Demands for Grants, 1955-56-Rail-
ways: 

Railway Board: 

Motion to reduce the Demand: 

Survey of new line connecting 
Assam Railway with Tri-
pura . 
. Vol. I, 1172, 1382-83. 1404. 

ASSURANCE(S), GOVERNMENT: 

Intimation to Members about imple-
mentation of assurances. 

Vol. VIII, 14922. 

Statement (First) showing action 
taken by Government on various 
assurances etc. given during the 
Ninth Segsion. 1955-Laid on the 
Table. 

Vol. II, 3593. 

Supplementary statements Nos. (I, 
V, XI, XVI, XXI, XXVI, XXV, 
and XXXVI showing action taken 
by Government on various assur-
ances etc. given during Eighth 
Session, 1954, Seventh Session, 
1954, Sixth Se<;sion, 1954, Fifth 
Session, 1953, Fourth Session, 1953, 

ASSURANCE(S), GOVERNMENT: 
contd. 

Third Session, 1953, Se,..--
sion, 1952 and First Sess·. . ~J"" respectively-Laid on the \ 

Vol. I, 
. ... 

Supplementary statements nos. 
XXVI, XII, XVII, XXII, XXVII, 
XXVI &: XXVII showing action 
taken by Government on various 
assumnces etc. given during 
Eighth Session, 1954, Seventh Ses-
sion, 1954, Seventh Session, 1954, 
Sixth Session, 1954, Fifth Session, 
1953, Fourth Session, 1953, Third 
5ession, 1953, Second Session, 1952 
and First Session, 1952 respec-
tively-Laid on the Table. __ 

Vol. I, 815-16. 
Supplementary statements nos. III, 

VII, XIII, XVIII, XXIII, XXVIII, 
XXVII and XXVIII showing 
action taken by Government on 
variou~ assurances etc., given 
during Eighth Session, 1954, 
Seventh Session, 1954. Sixth 
Session, 1954, Fifth Session, 1953, 
Fourth Session, 1953, Third 
Session, 1953, Second Session, 1952 
and First Session, 1952 respectively 
-Laid on the Table. 

Vol. I, 1819-20. 

Supplementary statements nos'f. ~ 
VIII, XIV, XIX, XXIV and X . ~ 
showing action taken by Gove . 
ment on various assurances .. 
given during Eighth Session, 19&4. 
Seventh Session, 1954, Sixth ses. 
sion, 1954, Fifth Session, 1963. 
Fourth Session, 1953 and Third 
Session, 1953 respectively-Laid 
on the Table. 

Vol. II, 3593-94. 

Supplementary statement Nos. 
XXIX, XXVIII, XXX, XXV, XX, 
XV, IX, V and I showing a<'iinn 
taken by Government on variouD 
assurances etc., given during First 
Session, 1952. Second Session, 
]952, Third Session, 1953, Fourth 
Sp-ssion, 1953, Fifth Session, 1953,' 
Sixth Session, 1954, Seventh 
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.6SSURANCE(S), GOVERNMENT: 
contd.. 

Session, 1954, Eighth Session, 1954 
and Ninth Session, 1955 respec-
tively-Laid on the Table. 

Vol. III, 5789-90. 

.Statements nos. XXX, XXIX, XXXI, 
XXVI, XXI, XVI, X, VI and II 
showing action taken by Govern-
ment on various assurances, etc. 
given druing the First Session, 
1952 Second Session, 1952, Third 

. Session, 1953, Fourth Session, 
1953, Fifth Session, 1953, Sixth 

: Session, 1954, Seventh Session, 
1954, Eighth Session, 1954 and 
Ninth Session, 1955 respectively-
Laid on the Table. 

Vol. IV, 7665-67. 

Supplementary statements nos. 
XXXI, XXX, XXXII, XXVII, 
XXU, XVII, XI, VII and III show-
ing action taken by Government 
on various assurances etc. given 
during the First Session, 1952, 
Second Session, 1952, Third 
Session, 1953, Fourth Session, 1953, 
Fifth Session, 1953, Sixth Session, 
1954, Seventh Session, 1954, 
Eighth Session, 1954 and Ninth 
Session, 1955 respectively-Laid 
· ... n the Table. 

Vol. V, 8286. 
Supplementary statements nos. 

XXXI, XXXIII, XXVIII, XXIII, 
XVIII, XII, VIn and IV showing 
action taken by Government 
on various assurances etc. given 
during the Second Session. 1952, 
Third Session, 1953, Fourth 
Session, 1953, Fifth Session. 1953, 
Sixth Session, 1954, Seventh 
Session, 1954, Eighth Session. 1954 
and Ninth Session, 1955 respec-
tivelY-Laid on the Table. 

Vol. V, 9690-91. 

Supp1en:e:".tary statements nos. 
XXXII, XXXIV, XXIX XXIV, 
XIX, XIII, IX and V showing 
action taken by Government on 
various assurances etc. given 
during the Second Session, 1952, 

ASSURANCE (S), GOVERNMENT: 
contd. 

Third Session, 1953, Fourth 
Session, 1953, Fifth Session, 1953, 
Sixth Session, 1954, Seventh 
Session 1954, Eighth Session, 1954 
and Ninth Session, 1955 respective-
ly-Laid on the Table. 

Vol. VI. 11327-28. 

Supplementary statements nOS. 
XXXIII. XXXV, XXX. XXV. 
XX. XIV, X, VI and I showing 
action taken by Government on 
various assurances etc. given 
during the Second Session, 1952. 
Third Session, 1953, Fourth 
Session, 1953, Fifth Session, 1953. 
Sixth Session, 1954, Seventh 
Session, 1954, Eighth Session, 
1954, Ninth Session, 1955 and 
Tenth session, 1955 re.~pocUvely
Laid on the Table. 

Vol. VII, 13263-65. 
Supplementary statements nos. 

XXXII, XXXIV, XXXVI, XXXI, 
XXVI, XXI, XV, XI, VII and I 
showing action taken by Govern-
ment on various assurances .etc. 
given during First Session, 1952, 
Second Session, 1952, Third 
Session. 1953, Fourth Session, 
1953, Fifth Session, 1953, Sixth 
Session, 1954, Seventh Session, 
1954, Eighth Session, 1954, Ninth 
Session, 1955 and Tenth Session, 
1955 respectively-Laid on the 
Table. 

Vol. VIII, 15846-47. 
Supplementary statements no~ 

XXXIII, XXX, XXXVII, XXXII 
XXVII, XXII, XVI, XII, VIII an~ 
II showing action taken by Gov-
ernment on various assurances etc. 
given during First Session, 1952, 
Second Session, 1952, Third 
Session, 1953, Fourth Session, 1953, 
Fifth Session, 1953. Sixth Session, 
1954, Seventh Session, 1954, 
Eighth Session, 1954, Ninth 
Session, 1955 and Tenth Session, 
1955 respective'y-Laid' on the 
Table. 

Vol. 521-22. 
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ASSURANCE (S). 
contd. 

GOVERNMENT: 

Supplem(:!ntary statements nos. 
XXXIV, XXXVI, XXXVIII, 
XXVlII, XXIII, XIII, IX and III 
showing action taken by Govern-
ment on various assurances etc. 
given during the First Session, 
1952; Second Session, 1952; Third 
Session, 1953; Fifth Session, 1953; 
Sixth Session, 1954; Eighth 
Session, 1954; Ninth Session, 1955 
and Tenth Session, 1955 respec-
tively-Laid on the Table. 

Vol. X, 2253-54. 

Supplementary statements nos. 
XXXV, XXXVII, XXXIX, 
XXXIII, XXIX, XXIV, XVII. XIV, 
X, IV and First statement showing 
action taken by Government on 
various assurances etc. given 
during the First Session, 1952, 
Second Session, 1952, Third 
Session, 1953, Fourth Session, 
1953, Fifth Session, 1953, Sixth 
Session, 1954, Seventh Session, 
1954, Eighth Session, 195., Ninth 
Session, 1955, I Tenth Session, 1955 
and Eleventh Session, 1955 respec-
tively-Laid on the Table. 

Vol. X, 3672-73. 

ASTHANA, SHRI: 

Leave of absence to 
Vol. VIII, 15674-7~. 

ATOMIC ENERGY: 

President's Address: 

Peaceful us~s ot 
Vol. I, 5, 11-12. 

AUDIT: 

Demands for Grants, 1955-56. 

Vol. III, 5269, 5273-5321, 538S-
5488, 5489-90. 

Demands tor Gants on Account, 
1955-56. 

Vol. I, 1605, 1611. -----.----

AUDIT REPORT(S): 
Annual Report and Audited Ae-

counts of Emplyoees' State Insur-
ance Corporation, 1952-53-Laid 
on the Table. 

Vol. I. 276 
Appropriation Accounts (Civil) 

1951-52 and Audit Report, 1953 
and Commercial Appendix there-
to-Laid on the Table. 

Vol. III, 5132. 
Audit Report (Civil) 19M (Part I)-

-Laid on the Table. 
Vol. III, 5531. 

Audit Report (Posts and Tele-
graphs) 1955. Part I-Laid on the 
Table. 

Vol. II, 2070. 
Balance sheets and -- etc. of 

Delhi Road Transport Authority. 
1953-54-Laid on the Table. 

Vol. II, 7242-43. 

Demands for Grants, 1955-56: 

Ministry of Finance: 

Motion to reduce the Demand: 

See also "Railway Audit Report(s)". 

AURANGABAD 
STATION: 

BROADCASTING 

Demands for Grants, 1955-56: 

Ministry of Information and. 
Broadcasting: j 
Motion to reduce the Demand: l 

Closing of : 
Vol. 4068, 4200~_ 

AUTOMOBILE HAND TYRE IN-
FLATION INDUSTRY: 

Tariff Commission's Report on --, 
and Government resolution and 
notification thereon-Laid on the 
Table. 

Vol. I, 21. 

Report ot Tariff Commission on --, 
and Government notification,_ 
Resolution and statement thereon 
-Laid on the Table. 

Vol. I. 11-191-
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------------ ... -----
AUTOMOBILE HAND TYRE INFLA-

TION INDUSTRY: contd. 
Report of Tariff Commission on 

continuance of protection to the 
_ and Government resolution 
and notification thereon-Laid on 
the Table. Vol. I, 904. 

AUXILIARY AIR FORCE: 

Demands for Grants, 1955-56: 
Ministry of Defence: 

Motion to reduce the Demand: 
Expansion of Air Force Re-

serves, Air Defence Re-
serves and --. 
Vol. II. 3325-26, 3450, 3494-

97, 3598-99, 3617. 

AVIATION: 
Demands for Grants, 1955-56: 

Vol. II, 3621-3761. 

Motion to reduce the Demand: 

Appointment of an expert com-
mittee to review pay scales 
and conditions of service of 
Civil Avitation Department 
employees. 
Vol. II, 3625-26, 3630-31, 3711, 

3745-46, 3748-50, 3761. 
ConfirmaHon of Staff. 

Vol. II, 3711, 3761. 
Construction of aerodromes at 

Sholapur and Hubli in 
Bombay State. 

Vol. II, 3710, 3761. 
Construction of an aerodrome at 

Kuroool (Andhra). 
Vol. II, 3691, 3710, 3761. 

Extension of General Provi-
dent Fund facilities to Class 

IV sta1f of Civil Aviation 
Department. 
Vol. II, 3624, 3712, 3747, 3761. 

Failure of Government to red-
ress grievances of staff of Civil 
~viat.ion Department espe-
:Ullly work-charged staff. 

Vol. II, 3632-33. 3710, 3756-
57, 3761. 

--". -- •. -----~----.---
AVIATION: cantd. 

Demands for Grants, 1955-56: contcl. 
Motion to reduce the Demand: 

contd. 
Grant of gazetted holidays to-

operational staff. 
Vol. II, 3711. 

Losses on Airlines Cor.poration. 
Vol. II, 3628-29, 3631-32, 3710, 

3756, 3761. 
Need to reserve 50 per cent of 

Class II gazetted posts for 
promotion from Subordinate 
cadre. 

Vol. II, 3711, 3761. 
Recognition of Civil Aviation 

Department Employees' Union 
as a trade union. 

. Vol. II, 3625, 3630-31, 3710. 
Reduction in barrack rents. 

Vol. II, 3623, 37l2, 3716, 3746, 
. 3761-

Twelve hours duty for chowki-
dars. 
Vol. II, 3624, 3710, 3717, 3761. 
Unemployed pilots. 

Vol. II, 3712, 3761. 
Wastage of huge assets at 

Panagarh Air Base and its 
profitable utilisation. 

Vol. II, 3629-30, 3711, 3752, 
3761. 

Demands for Grants on 
1955-56. 

Account, 

Vol. I, 1605, 1607. 
AYYANGAR, SHRI M.A.: 

Business Advisory Committee: 
Presentation of Twenty-second 

Report. 
Vol. V, 9451. 

Presentation of Twenty-third 
Report. 

Vol. VI, 10495. 
Presentation of Twenty-sixth 

Report. 
Vol. VII, 14657. 

Presentation of Twenty-seventh 
Report. 

Vol. IX, 387. 
Presentation of Twenty-ninth· 

Report. 
Vol. IX, 1423. 

Presentation of Thirtieth--
Report. 

Vol. I. 1591. 
~---
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AYYANGAR, SHRI M. A.: contd. 

Business of the House: 
Motion re Allocation of time order. 

Vol. V, 8701-04. 

• Committee on Private Members' 
Bills and Resolutions: 

Minutes of forty-two sittings-
Laid on the Tale. 

Vol. VIII, 15673. 
. Presentation of Thirty-eighth 

Report. 
Vol. VII, 14657. 

Presentation of Thirt:r-ninth 
Report. 

Vol. IX, 268. 

Presentation of Fortieth Report. 

Presentation 
Report. 

-Companies Bill: 

Vol. IX, 787. 

of Forty-first 

Vol. IX, 1422-23. . I 

Consideration of clauses. 
Vol. VI, 11897. 

Motion re Report of States Re-
organisation Commission. 

Vol. X, 2983-99. 
Motion r~ sus~nsion of Rule 321 

in its application to the Con-
stitution (Eighth Amendment) 
Bill. 

Vol. IX, 1941-42. 

'Press and Registration of Books 
(Amendment) Bill: 

Consideration of clauses. 
Vol. IX, 117. 

Rules Committee: 

First Report-Laid on the Table. 
Vol. IX, 1422. 

AZAD, MAULANA: 

Demans for Grants, 1955-56: 

AZAD, MAULANA: contd. 
Demands tor Grants, 1955-56: contd. 

General discussion of the General 
Budget, 1955-56 

Vol. II, 2564-66, 2570 . 

University 
Bill: 

Grants Commission 

Motion to consider as reported by 
Joint Committee. 

Vol. IX, 474 . 

AZAD, SHRI BHAGWAT JHA: 

Abolition of Whipping Bill (as 
passed by Rajya Sabha): 

Motion to consider. 
Vol. IX, 776-79. 

Advanced Age Marriage Restraint 
Bill (by Shri D. C. Sharma): 
Motion to consider. 

Vol. VI, 12016. 

Companies Bill: 
Consideration of clauses. 

Vol. VI, 11619, 12092, 1210] 
12111-12 

Vol. VII, 12496, 12520-24, 
12635, 12636. 

Constitution (Fourth Amendment) 
Bill: 
Motion to refer to Joint Com-

mittee and amendment to 
circulate. 

Vol. II, 2113. 
Constitution (Eighth Amendment) 

Bill: 
Motion for leave to introduce. 

Vol. IX, 1781. 
Convention re Quorum. 

Vol. III, 4829. 
Demands for Grants, 1955-56: 

Broadcasting. 
Vol. 1lI, 4051-56. 

Defence Services, Effective-Army. 
Vol. II, 3492-98. 

Industries: Geological Survey. 
Vol. II, 3827, 3828. Motion to reduce the Demand: 

l\lini~try of Natural Resources and!, Ministry of Commerce and 
Scientific Research. Industry. 

Vol. II, 3827, 3828. I' Vol. III, 5172. 
-----_ ... _--_. ----" -.. ----------... ---~----~-..... ----.. - .-.-.. -.-.... -.-- -_ ... -- .. --..---_.-.-
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.AzAn, SHRI BHAGWAT JHA: contd. 

Motion to reduce the Demand: 
Industries Licensing Policy. 

Vol. III, 5174-76. 
Ministry of Defence. 

Vol. II, 3332, 3492-98, 3613. 
Motion to reduce the Demand: 

Desirability of enlarging 
educational and training 
establishments under the 
Ministry of Defence. 

Vol. II, 3495-98. 
Expansion of Air Force Re-

serves, Air Defence Re-
serves and Auxiliary Air 
Forces. 

Vol. II, 3494-97. 
Modernisation of Defence 

Forces. 
Vol. II, 3493. 

Need to Achieve selt-suffi-
ciency in war materials by 
re-organisation of ordi-
nance Factories. 

Vol. II, 3332. 
Use of Defence Forces for 

socio-economic reconstruc-
tion of country. 

Vol. II, 3491. 

Working conditions ot Defence 
employees. 

VOl. II, 3493. 
Ministry of Health. 

Vol. II, 3779. 
Ministry of Information and 

Broadcasting: 
Vol. III, 4050-56. 

Motion to reduce the Demand: 
Disapproval of Policy regard-

ing Broadcasting and In-
formation. 

Vol. III, 4051-55. 
Miscellaneous Departments and 

Expenditure under the Ministry 
of Commerce and Industry: 

Motion to reduce the Demand: 

Condition of mica industry 
and trade. 

Vol. III, 5173-74. 

AZAD, SHRI BHAGWAT JHA: contd. 
Motion to reduce the Demand: 

contd. 

Manufacture of micanite and 
mica products in India. 

Vol. III, 5173-74-
General discussion of the Railway 

Budget, 1955-56. 
Vol. I, 850-57. 

Indian converts (Regulation and 
Registration) Bill (by Shri 
Jethalal Joshi): 

Motion to consider. 
Vol. IX, 1107-10. 

Industrial Disputes (Banking Com-
panies) Decision Bill: 

Motion to consider and amend-
ment to circulate. 

VoL VIll, 15168, 15184-86. 

Insurance (Amendment) Bill: 

Motion to consider. 
Vol. IX, 1609, 1610, 1622, 1638. 

Motion re economic policy. 
Vol. VllI, 15908-09, 16043-53. 

Motion re Reports of Commissioner 
for Scheduled Castes and Sche-
duled Tribes for 1953 and 1954. 

Vol. VII, 14033. 

Motion re Report of Press Commis-
sion. 

Vol. VI, 10540, 10700-07. 

Motion re Report of States Re-
organisation Commission. 

Vol. X, 2734, 2742, 2814. 

Motion re termination of suspension 
of a Member. 

Vol. VI, 11469. 
Press and Registration of Books 

(Amendment) Bill: 
Motion to consider. 

Vol. IX, 60. 
Prevention ot Corruption (Amend-

ment) Bill (Amendment of 
section 5; by Shri U. C. Patnaik): 
Motion to circulate. 

Vol. II, 2552, 2553-54, 2556--58. 
Vol. III, 4089-92, 4096 . 

. _._._--. ---------------- -------_ .. _-_.-
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AZAD, SHRI BHAGWAT JHA: contd. 

Representation of the People 
(Amendment) Bill: 

Motion to refer to Select Com-
mittee. 

Vol. VII, 14660-68, 14684, 
14760. 

Vol. VIII, 14841:1. 
Representation of the People 

(Second Amendment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. VII, 14660-68, 14684, 

14760. 
Vol. VIII, 14849. 

Resolution re appointment of com.. 
mission for Development of Indian 
Shipping. 

Vol. VIII, 14992, 14993. 
Resolution re corporation for broad-

casting. 
Vol. I, 495-97. 

Resolution re Department of Wel-
fare for Scheduled Castes and 
Scheduled Tribes. 

Vol. I, 442, 464. 
Resolution re political pensions. 

Vol. III, 4811, 4812, 4813. 
Working Journalists (Condition of 

Service) and Mi:;cellaneous Pro-
visions Bill (as passed by Rajya 
Sabha): 

Motion to consider. 
Vol, X, 2536-39. 

B 

B.C.G. VACCINATION: 
Calling Attention to Matter of Urgent 

Public Importance: 
-- ca~aign. 

Vol. VI, 11611-16. 

BABUNATH SINGH, SHRI: 

Motions re Reports of Commis-
sioner for Scheduled Castes and 
Scheduled Tribes for 1953 and 
1954. 

Vol. VII, 14175-77. 
Motion re Report of States Reorga-

nisation Commission. 
Vol. X, oi399--4401. 

BACKWARD CLASSES: 

Demands for Grants, 1955-56: 

Ministry of Communications: 

Motion to reduce the Demand: 
Failure to appoint -- people' 

in proportion to their popu-
lation. 

Vol. II, 3701, 3761. 
Ministry of Home Affairs: 

Motion to reduce the Demand: 
Need to reserve vacancies for 
-- for appointments in all 
Government services on 
population basis. 

Vol. III, 4473, 4657. 
Non-inclusion of "Lingayets" 

in Backward Communities 
Vol. III, 14473, 4504-05, 4657. 

See also "Scheduled Castes" and 
"Scheduled Tribes". 

BAHADUR SINGH, SHRI: 

Motion re Report of States Rcarga-
nisation Commission. 

Vol. X, 2812-24, 2828. 
3364, 3368 .. 

BALAKRISHNAN, SHRI: 

Demands for Grants, 1955-56: 
Ministy of Home Affairs: 

Motion to reduce the Demand: 
Failure to fill in posts in Gov-

ernment offices reserved for 
scheduled castes. 

Vol. III, 4502-03. 
Failure to safeguard interests 

of scheduled castes. 
Vol. III, ~3. 

Leave of absence to. 
Vol. VIII, 15674-75. 

State Bank of India Bill: 
Consideration of clauses. 

Vol. IV, 7050-51. 

BALANCE OF PAYMENTS: 

Presentation of the General Budget. 
1955-56: 

Balance of Payments. 
Vol. I, 853-65, 858-57. 

-----.-----~-- -~-
-....:...-----.. _._---_ ...•...• ---_ .... __ ... 
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BALANCE SHEETS: 

Balar..ce sheets and Audit Reports 
etc. of Delhi Road Transport 
Authority, 1953-54-Laid on the 
Table. 

Vol. IV, 7242-43. 
Balance Sheets and Review of work-

ing of Railway Collieries and 
Statements of aU-in-cost of coal, 
etc. for 1955-54-Laid on the 
Table. 

Vol. X, 3489-90. 
"Block Accounts (including Capital 

Statements comprising the Loan 
Accounts), -- and Profit and 
Loss Accolints of Indian Govern-
ment Railways for 1953-54-Laid 
on the Table. 

Vol. X, 3489. 

BALMIKI, SHRI: 

Caste Distinctions Removal Bill 
(by Shri Dabhi): 

: I, 

Motion to consider and amend-
ments to circulate and to refer 
to Select Committee. 

Vol. III, 5356--62. 

.Indian Registration (Amendment) 
Bill (Amendment of section 2 etc.: 
by Shri S. C. Samanta): 

Motion to consider. 
Vol. X, 2952-56. 

Motion re Displaced Persons' Com-
pensation and Rehabilitation Rules, 
1955. 

Vol. VII, 13624, 13625. 
Motion re Reports of Commissioner 

for Scheduled Castes and Sche-
duled Tribes for 1953 and 1954. 

Vol. VII, 14442. 

Untouchability (Offences) Bill: 
Consideraton of clauses. 

Vol. IV, 6728, 6733-40, 
6776, 6777. 

ANRAS HINDU UNIVERSITY: 
(AMENDMENT) BILL (Amendment 
of section 17, by Shri Raghunath 
Singh): 

See under "Bill (s)". 

BANDUNG CONFERENCE: 

Statement re Asian-African Confer-
ence held at Bandung. 

Vol. IV, 6962-74. 

BANERJEE, SHRI: 

Demands for Grants, 1955-56: 

Ministry of Home Affairs. 
Vol. III, 24638-40. 

Motion re Report of States Re-
organisation Commission. 

Vol. X, 4120-23. 

BANGALKOT: 

Demands for Grants, 1955-56-
Railways: 

Railway Board: 

Motion to reduce the Demand: 

New railway construction con-
necting Hatti Gold mine and 
Ilkal between Raichur and 
--. 

Vol. I, 1173, 1454. 

BANK AWARD COMMISSION: 

Report of - Laid on the Table. 
Vol. VI, 10778. 

Statement re publication of--
Report before presentation to 
Parliament. 

Vol. VII, 12183-85. 
Statement re recom!'lM!nd~tions of 

Vol. VI, 10778-82. 

BANKURA: 

Demands for Grants, 1955-56-
Railways: 
Open Lines Works-Dcvelopment 

Fund: 
Motion to reduce the Demand: 

Insuflicient lighting arrange-
ments at certain stations and 
trains between Howrah and 

Vol. I, 1477, 1599. 
Need for raised platform at 

important station~ like --
(E. Rly.). 

Vol. I, 1474, 1591 . 
. ~~j - - ._---------_....!.._--



INDEX TO LOK SABHA DEBATES 
----------_. 
BANSAL, Smt!: 

Appropriation (No.2) Bill: 

Motion to consider. 
Vol. III, 5551-52. 

Business of the House. 
Vol. IV, 6045, 6861, 

Vol. IX, 1601. 

Companies Bill: 

Motion to consider as reported by 
Joint Committee. 

Vol. V, 10053, 10126, 10151-72. 
Consideration of clauses. 

Vol. VI, 1l200, 1l28~7, 11296, 
11358-59, 11362, 11375, 11481, 
11500, 11508-09, 11511, 
11512, 11513, 11597, 11628, 
11650, 11651, 11674-79, 
11688, 11703, 1l740, 11828, 
11829, 11830, 11831, 11859, 
11862, 11870, 11914-25. 

Vol. VII, 12277, 12492-99, 
12868-74, 13030-31. 

Motion to pass, as amended. 
Vol. VII, 13159-67. 

Motion to consider the amendments 
made by Rajya Sabha. 

Vol. IX, 10, 152-511, 168. 

Constitution (Eighth Amendment) 
Bill: 

Motion to consider. 
Vol. X, 2261. 

Demands for Grants, 1955-56: 
Audit. 

Vol. III, 5486. 
Capital Outlay on Buildings. 

Vol. II, 2867-69. 
Geologicel Survey. 

Vol. II, 3825-29, 3867. 
Mines. 

Vo1. II, 3825, 3839. 
Ministry of Commerce and Indus-

try. 
Vol. III. 5157-59. 

Motion to reduce t,he Demand: 
Import, Export and Industrial 

Policy. 
Vol. III, 5159-64, 5177, 

5258, 5262. 

BANSAL SHRI~ontd, 
Demands for Grants, 1955-56:-

contd. 
Policy governing working of' 

National Industrial Develop-
ment Corporation. 

Vol. III, 5158. 

Ministry of Natural Resources and 
Scientific Research. 

Vol. II, 3825-31, 3864, 3867. 
Motion to reduce the Demand:: 

Application of research results. 
Vol. II, 3830-31. 

Ministry of Production. 
Vol. III, 4209-16, 4302" 

4312, 4313. 
Ministry of Works, Housing and. 

Supply. 
Vol. II, 2867-70. 

Motion to reduce the Demand:: 
Failure of Government to· 

conduct affairs of Supply 
Wing in a business-like· 
manner. 

Vol. II, 2869-70, 2912. 
Failure to encourage private, 

housing schemes. 
Vol. II, 2867. 

Inadequate measures for In-
dustrial Housing. 

Vol. II, 12867-69. 
Other Organisations under the-

Ministry of Production. 
Vol. III, 4214-15. 

Scientific Research. 
Vol. II, 3829-31. 

Supplies. 
Vol. II, 2869-70. 

Demands for Supplementary' 
Grants, 1954-55. 
Vo1. I, 723, 724, 732-34, 745-46. 

Ministry of Commerce and Indus-
try: 

Motion to reduce the Demand: 
Creation of new posts for 

National Industrial Deve-
lopment Corporation and 
development of sm:lll scale-
industries. 

Vol. I, 732-3& 
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IANSAL SHRI: contd. 
Demands for Supplementary Grants, 

1954-55: contd. 
Ministry of Commerce and Indus-

try: contd. 
Motion to consider the Demands: 

contd. 
Creation of posts of Officers in 

connection with National 
Industrial Development Cor-
poration. 

Vol. I, 732-33. 
Failure to effect savings by 

reorganisation of foreign 
trade control establishments 
nn recommendations of 
Special Reorganisation Unit. 

Vol. I, 733-34, 745-46. 
Working of the National In-

dustrial Development Cor-
poration. 

Vol. I, 732-33. 
Demands for Supplementary Grants, 

·1955-56 pertaining to the Ministry 
of Production and motions to 
reduce the Demand. 

Vol. X, 2166-69, 2178. 
Essential Commodities Bill: 

Consideration of clauses. 
Vol. II, 2819, 2820. 

Finance Bill, 1955: 
Motion to consider. 

Vol. III, 5561, 5583, 5584, 5585, 
5622, 5624, 5629-35, 5823. 

Consideration of clauses. 
Vol. III, 5828, 5839-41, 5849, 

5850-51, 5864, 5855, 5860, 
5863, 5864-65, 5869, 5879, 
5880, 5881, 5881-82, 5885, 

5898-99, 5929-31. 
General discussion of the General 

Budget, 1955-56. 
Vol. n, 2226-37. 

Imports and Exports (Control) 
Amendment Bill (as passed by 
Rajya Sabha): 
Motion to consider. 

Vol. I, 1239-44. 
Indian Tarift (Amendment) Bill: 

Motion to consider. 
Vol. V, 8463-69. 

BANSAL SHRI: contd. 
Indian Tariff (Second Amendment)· 

Bill: 

Motion to consider. 
Vol. IX, 2018, 2028-32. 

Indian Tariff (Third Amendment)· 
Bill: 

Motion to consider. 
Vol. IX, 2018, 2028-32 .. 

Industrial Disputes (Appellate Tri-· 
bunal) Amendment Bill: 

Motion to consider. 
Vol. V, 9763, 9764, 9765. 

Medicinal and Toilet Preparations 
(Excise Duties) Bill: 

Motion to consider and amend-
ment to refer to Select Com-
mittee. 

Vol. I, 1861, 1862-68, 1889, 1914. 
Motion on Address by the President. 

Vol. I, 402, 404_ 
Motion re. Report of States Reorga-

nisation Commission. 
Vol. X, 3037-49. 

Motion re white paper on GATT. 
Vol. VII, 14495-507. 

Re!;olution re imbalance in price' 
structure. 

Vol. II, 3396, 3400. 
Resolution re weights and measures.-

Vol. IV, 6071. 
Sea Customs (Amendment) Bill: 

Motion to consider. 
Vol. III, 4702-05, 4715, 

4716, 4719, 4721. 
Consideration of clauses. 

Vol. III, 4741, 5494, 5498, 5511, 
5519-20, 5526, 5532, 5533,. 

5534. 
State Bank of India Bill: 

Motion to consider. 
Vol. IV, 6115, 6125, 6126, 6127, 

6217, 6218, 6220, 6222,_ 
6284-92, 6300, 6392. 

Consideration of clauses. 
Vol. IV, 7200-02.-

Motion to pass, as amended. 
Vol. IV, 72261 
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BANSAL SHRI: contd. 

State Bank of India (Amendment) 
Bill: 

Motion to pass, as amended. 
Vol. V, 9455-57. 

Working Journalists (Industrial Dis-
putes) Bill (as passed by Rajya 
Sabha): 

Motion to consider. 

Vol. I, 1657. 

BANSlLAL, SHRI: 

Citizenship Bill: 

Motion to consider as reported by 
Joint Committee. 

Vol. IX, 1306-11. 

Consideration of clauses. 
Vol. IX, 1440, 1441. 

Insurance (Amendment) Bill: 

Consideration of clauses. 
Vol. IX, 1706. 

. Motion re Report of States Reorga-
nisatio'1 Commission. 

Vol. X, 2780·81, 11778, ~72-75. 

Railway Stores (Unlawful POSlles-
sion) Bill ( as passed by Rajya 
Sabha): 

Motion to c()nsider as reported 
by Select Committee. 

Vol. IXr 974, 975, 984--88, 989. 

University Grants Commission Bill: 

Motion to consider as reported by 
Joint Committee. 

Vol. IX, 344-50. 

BAR COUNCILS (VALIDATION OF 
STATE LAWS) BILL (AS PASSED 
BY RAJYA SABHA): 

See under "Bill (s)". 

BARMAN, SHRI: 

Abducted Persons (Recovery and 
Restoration) Continuance Bill: 
Motion to consider. 

Vol. VI, 10990-92. 

Citizenship Bill: 

Motion to refer to Joint Com-
mittee and amendment to 
circulate. 

Vol. V, 9664-71. 

Motion to consider as reported by 
Joint Committee. 

Vol. IX, 1164-63, 1200, 1205. 
Code of Civil Procedure (Amend-

ment) Bill: 

Presentat:o.1 of Report of Joint 
Committee. 

Vol. X, 2419. 

Companies Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. VI, 10198-10206, 10278. 

Consideration of clauses. 
Vol. VI, 11629-32, 11905-08. 
Vol. VII, 12789-91, 13101-02. 

Motion to pass, as amended. 
Vol. VII, 13250-52 . 

Constitution (Fourth Amendment) 
Bill: 

Motion to refer to Joint Committee 
and amendment to circulate. 

Vol. II, :! 1 64-67. 
Demand!! for Grants, 1955-56: 

Ministry of Irrigation and Power. 
Vol. III, 4392-95. 

Multipurpose River Schemes. 
Vol. III, 4392-95. 

Motion to reduce the Demand: 
Flood control methods. 

Vol. III, 439S-95. 
General discussion of the General 

Budget, 1955-56. 
Vol. II, 2671-74. 

Hindu Marriage Bill: 

Consideration of clauses. 
Vol. IV, 7677. 
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BARMAN, SHRI: contd. 

Hindu Succession Bill: 

Motion to concur in the recom-
mendation of Rajya Sabha to 
join the Joint Committee of the 
Houses. 

Vol. IV, 8242-47. 

Inter-State Water Disputes Bill: 
Motion to concur in the recom-

mendation of Rajya Sabha to 
join the Joint Committee. 

Vol. vm. 15763-64. 

Motion re Displaced Persons Com-
pensation and Rehabilitation Rules. 

Vol. VII, 13344. 
Motion re economic policy. 

Vol. VIII, 16026, 16035-36. 

Motion re flood control projects in 
Second Five Year Plan. 

Vol. VIII, 15586, 15591-97, 
15684. 

Motions re Reports of Commissioner 
for Scheduled Castes and Sche-
duled Tribes for 1953 and 1954. 

Vol. VII, 13913-18. 
Motion re Report of States Reorga-

nisation Commission. 
Vol. X, 3417-32. 

Nomination of -- on the Panel of 
Chairmen. 

Vol. I, 147. 
Railway Stores (Unlawful Posses-

sion) Bill (as paslled by R$jya 
Sabha): 
Motion to consider Ilnd amend-

ment to refer to Select Com-
mittee. 

Vol. I, 1841-42, 1850, 1852. 
Consideration of clauses. 

Vol. IX, 1027-28. 
Representlltion of the People 

(Amendment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. VIII, 14~16-22. 

Representation of t,he People 
(~pn~ Amendment) Bill: ' 
Motion to refer to Select Cam-

mittee. 
Vol. VIII, 14816-22. 

106 LSD-3. 

BARMAN, SHRI: contd . 

. Resolution re Central Agricultural 
Finance Corporation. 

Vol. V, 8900-01. 

State Bank of India Bill: 

Motion to consider. 
Vol IV, 6164--69. 

University Grants Commission Bill: 

Motion to pass, as amended. 
Vol. IX, 699-700. 

Untouchability (Offences) Bill: 

Consideration of clauses. 
Vol. IV, 6659-63, 6715-17. 

BARROW, SHRI: 

Busmess of the House: 

Allocation of time re Constitution 
(Seventh Amendment) Bill: 

Vol. IX, 663. 

Citizenship Bill: 

Consideration of clauses. 
Vol. IX, 1386. 

Motion re Report of States Reorga-
nisation Commission. 

Vol. X, 4438-40. 
Universit.y Grants Ccunmisa10n Bill : 

~oti,on to refer to Joint Coma:Utee. 
- VoL I, 5e~. 

~ARUPAL. SHRI P. L.: 
Derna:n4s for Grants, 19~5-58: 

Expenditure on p~~lac4ild Pt!jr'-
sons: 

Motion to reduce the Demand: 

ExRedi~ release of hou.eea 
4Uld lands of ~eduled 
~tt=t -displaced perSons b7 livin, ~ ret~eetI prio-
Iity m allocaticm 01. accom-
~qdation 8Qd land. 

- Vol. 0, 3101~. 
l\ebabilitation schemes fO(' 

scheduled cas~ and .~
duled t,.;betI r'efU,ees. ' 

:"l"~'\"oL 'It, '101-01. 
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BARUPAL, SHRI P. L.: eontd. 

Demands for Grants, 1955-56: contd. 
Expenditure on Displaced Persons: 

eontd. 

Ministry ot Rehabilitation. 
Vol n, 3101-08. 

General discussion of the Railway 
Budget, 1955-56. 

Vol. I, 108~. 

Hindu Marriage Bill: 

Consideration of clauses. 
Vol. IV, 7768. 

Motion re Displaced Persons Com-
pensation and Rehabilitation 
Rules, 1955. 

Vol. VII, 13540-44, 13625. 
Motions re Reports of Commissioner 

for Scheduled Castes and Sche-
duled Tribes for 1953 and 1954. 

Vol. VII, 13953-62. 
Motion re Report of States Reorga-

nisation Commission. 
Vol. X, 3754-55, 4314--17. 

Representation of the People (Am-
endment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. VIII, 14914--18. 

Representation of the People (Se-
cond Amendment) Bill: 
Motion to refer to Select Com-

mittee. 

Resolution 
Schemes. 

VoL VIII, 1491~8. 
re-River Vaney 

Vol. II, 3438-39. 

BASAPP A, SHRI: 
Demands for Grants, 1955-56: 

Ministry of Home Affairs. 
Vol. III, 4614--20. 

Miscellaneous Departments and 
Expenditure tmder the Ministry 
of Home Affairs: 
Motion to reduce the Demand: 

Progress made re revision of 
States on linguistic basis. 

Vol UI, 4619-20. 

Finance Bill: 
KoUon to consider. 

, VoL III, 58u.-78. 

BASAPPA, SHRI: contd. 
Motion re Report of States Reorga-

nisation Commission. 
VoL X, 3291, 35311, 3608, 86io. 

3625, 3626, 8627, 3648. 
3873-76. 

River Boards Bill: 

Motion to eoncur in the recom-
mendation of Rajya Sabha to 
join the Joint Committee. 

Vol. VIII, 15857-61, 15863. 

BASU, SHRI K. It.: 
Appropriation (No.4) Bill: 

Motion to consider. 
Vol. X, 2396, 2397. 

Business Advisory Committee: 
Motion re Twenty-Seventh Report. 

Vol. IX, 524-25, 527, 528. 

Business of the House. 
Vol. IV, 6045. 

Vol. VII, 13224, 13225, 
14860. 

Allocation of time for Demands 
re Ministry of Rehabilitation. 

Vol. II, 3042. 

Calling Attention to Matter of 
Urgent Public Importance-Strike 
in Pondicherry. 

Vol. II, 2441. 

Chartered Accountants (Amend-
ment) Bill: 

Motion to consider and amend-
ment to refer to Select Com-
mittee. 

Vol. VII, 13295, 13298, 13301. 
13302, 13306, 13324. 

Consideration of clauses. 
Vol. VII, 13327, 13329, 13330, 

, 13335-36, 13338. 

Citizenship Bill : 

Motion to consider as reported by 
Joint Committee. 

Vol. IX, 1327. 
" , 

Consideration of clauses. 
'V.ol. . ~ 1480, 1491, 150&, 

1514, 151e.. 
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BASU, SHRI K. K.: contd. 

Commanders-in-Chief (CI:ump in 
Designation) Bill: 
Motion to consider. 

Vol. IV, 6042-53. 

Committee on Private Members' 
BillI and Resolutions: 

Motion re Thirty-fifth Report. 
Vol. VI, 114D4. 

Companies Bill: 

Consideration of clauses. 
Vol. VI, 10998, 11006, 11031, 

11038, 11039, 11040, 11041, 
11042, 11043, 11044, 11045, 
11046, 11059, 11089, 
11090--98, 11106, 11107, 11108, 
11125, 11126, 11127, 11139, 
11141, 11142, 11148, 11165, 
11172, 11173, 11175-83, 11191-
92, 11197, 11208, 11225, 
11245, 11247, 11248, 11250, 
11251, 11252-56, 11280, 11282, 
1128~ 1131~ 1131~ 1131t 
11318, 11325, 11326, 11340, 
11348, 11350, 11355, 11356, 
11358, 11359-66, 11380, 11384, 
11385-90, 11901, 11487, 11488, 
11489, 11495, 11496, 11500, 
11509, 11514-11521, 11526, 
11540, 11541, 11542, 11558, 
11598, 11599, 11601, 11629, 
11654, 11673, 11678, 11691, 
11692, 11695, 11696, 11701, 
11709, 11711, 11718, 1171~ 
11735, 11737, 11738, 11739, 
11743, 11744, 11745, 11777--
11781, 11797, 11804, 118'05, 
11807, 11826, 11828, 11830, 
118M, 11855, 11858, 11873, 
11875, 11886, 11890, 11903, 
11904, 11908, 11910, 11917, 
11921, 11946, 11955, 11960, 
11964, 11968, 11969, 11970, 
11977, 11978, 11983, 11985, 
12057, 12062, 12075. 12078--90, 
12101, 12103, 12140, 12147, 
12148-49, 12154, 12155, 12157, 
12172, 12175. 

Vol. VII, 12200, 12201, 12205, 
12206, 12216, 12217-18, 12220, 
12238, 12239, 12244, 12246, 
12254, 13800, 12304, 12314, 

BASU, SHRI K. K.: contd. 
Companies Bill: contd. 

Con.ideration of clauses: con-tel 

12327, 12329, 12335---f7, 12382, 
12363, 12372, 12374, 123M, 
12385, 12394, 12395, 12403, 
12404, 12414, 12415, 12417, 
12419, 12428, 12452--61, 12504, 
12506-09, 12521, 12526, 12UIJ, 
12536, 12544, 12550, 12552, 
12553, 12573, 12603, 12604, 
12609-10, 12613-14, 12615, 
12617, 12619, 12625, 12645-
52, 12702, 12707-08, 12722, 
12730--33, 12738, 12747, 12751, 
12753, 12772, 12774, 12775-76, 
12777, 12778-79, 12779, 12781-
82, 12786, 12787, 12793--95, 
12799-810, 12811, 12811-13, 
12842, 12843, 12844, 12852, 
12853, 12860-61, 12861, 12862, 
12866, 12867, 12884, 12901, 
12923, 12924, 12925, 12926, 
12961-74, 12983, 12984, 12985, 
12993, 12994, 12996-97, 12997, 
12999, 13010, 13011, 13012, 
13013, 13014, 13020, 13022, 
13027, 13102, 13103-04, 13106, 
13107, 13113-31, 13144, 13145, 
13146, 13148, 13155. 

Motion to pass, as amended. 
Vol. VII, 13159, 13171, 13185, 

13257. 
Motion to consider the amend-

ments made by Rajya Sabha. 
Vol. IX, 154, 156. 

Constit1!tion (Fourth Amendment) 
Bill: 
Motion to refer to Joint Commit-

tee and amendment to circulate. 
Vol. II, 2056. 

Motion to consider as reported by 
Joint Committee. 
Vol. III, 4855, 4961, 4963, 4965, 

4967, 4970. 
Consideration of clauses. 

Vol. Ill, 5097-98. 
Motion to pass, as amended. 

Vol. m, 5123. 
Constitution (Eighth Amendment) 

Bill: 
Consideration ot clauses. 

Vol. X. 2"'. 
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BASU. SHRI"K. K.: contd. 

DemandB for Excess Grants, 1960-51 
and motions to reduce the De-
mands. 

Vol. X. 2401. 
Demands for Grants, 1955-56: 

Audit. 
Vol. III, 5286-87. 

Broadcastini· 
Vol. nI, 4191, 4192. 

Capital Outlay on Buildings. 
Vol. II, 2863. 

Capital Outlay on Multipurpose 
River Schemes: 
Motion to reduce the Demand: 

Compensation for land taken 
for D.V.C. 

Vol. III, 4351, 4363. 
D.V.C.'s planning of lower 

Damodar Canal without 
considering existing water-
ways in Arambagh Sub-
Division of Hooghly. 

Vol. III, 4352, 4363. 
Customs : 

Motion to reduce the Demand: 
Customs policy and working 

of Customs Department 
Vol. III, 5292. 

External Affairs. 
Vol. II, 3938. 

Grants-in-aid to States: 
Motion to reduce the Demand: 

Pollcy re grants to 1Jtates. 
Vol. III, 5290-91, 5293, 5893-

95, 5411-12, 5488. 
Irrigation (including Working h-

penses), Navigation, EJnbank-
mept ~d Drainage WorD (met 
from Revenue) : 
Motion to reduce the Demand: 

Need for more medium sized 
irrigation schemes. 

Vol. III, 4347. 

Working of C.B.I. Be P. espe-
cially its failure to inqo. 
duce better irription 
method. 

Vol. m. 4181. 

BASU, SHRI K. K.: contd. 
Demands for Grants, 1955-56: cotltd. 

Loans and Advances by the Cen-
tral Government 

Vol. III, 5288-8'1. 

Motion to reduce the Demand: 

Granting of loans to private 
persons for industrial hOll&-
ing. 

Vol. III, 5294, 5f88. 

Loans granted to small indus-
tries and state trading. 

Vol. III, 5294, 5488. 

Loans to chronic disease 
striken areas. 

Vol. III, 5294, 5488 

Loans to cultivators. 

Vol. III, 5287, 5294, 5479, 5488. 

Ministry of Finance. 
Vol. III, 5280-81, 52~. 

Motion to reduce the Demand: 
Working of Department of. 

Insurance. 
Vol. III, 5286, 5292, 5488. 

Ministry ()f Home Affairs. 
Vol. III, '"79. 

Ministry of Irrigation and Power. 
Vol. nI, 434S--53, -M4!. 

Motion to reduce the Demand: 
Need of electric power tCX' 

rural areas. 
Vol. nI, 04M8. 

Multipurpose River Schemes. 
Vol. m, 4346-i1. 

~ion to reduce the Demand: 

failure to distribute the 
pemes in d.ifferent pan. 
Qf the country, especial.l7 fa 
Tripura and Mantpur. 

Vol. m, 4362. 

Failure to take up Ganp 
Barrage J»roject and re8UI-
citate river and waterwaya 
in lower Bengal, especlallJ' 
in 24 Parpnu. 

Vol. m. 43~, U53, 4I8Z. -----_ .. _.,---_ ... ,,---_ .... ---_._----_ ... _----
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BASU, SHRI K. K.: contd. 

Multipurpose River Schemes: contd. 
Motion to reduce the Demand: 

contd. 
Flood control methods. 

Vol. III, 4347, 4362. 
Policy re river valley 

schemes. 
Vol. III, 4362. 

Other Capital Outlay of the Min-
istry of Finance: 
Motion to reduce the Demand: 

Further expenditure on com-
mWlity project areas. 

VoL III, 5293, MB8. 
Pollcy ,.t local development 

projects. 
Vol. Ill, 5293, 5488. 

Other Capital OuUay of the Min-
istry ot Irrigation and Power: 
Motion to reduce the Demand : 

Policy of pu.rchasinl electri-
cal and other equipments. 

Vol. III, 4383. 
Taxes on Inc6me including Cor-

poration Tax and Estate Duty: 
Kotion to reduce the Deinand.: 

C()lle<!tion of income-tax and 
estate duty. 

Vol. tn, 5281~, 5293, 5488. 
Union Excise DlAties: 

MoUon to reduce the Demand: 
Policy re excise duties. 

Vol. III, 11198, 5488. 
Dl!IbaftdS for Grants, 1955-56-Rail-

'trays : 
Railway Board: 

Kotion to reduce the Demand: 
Failure to' open a new line 

between T ,aksbmjkantapur 
and Kakdwip. 

VoL 1, 1329. 
DaDanda for S\lPplem.enW'y Grant.. 

1955-56 pertaining to the Ministry 
of EJnemal Mairs. 

Vol. X. 219'1-98, 2200, 2215. 
n...nds for SUpplem_tary Gran., 

1955-56 pertaining to the J(jpiMry 
ol Finance. 

Vol. X. 222'7-28, mI, 2232, 2233, 
m4, 2235, ~243. 

BASU, SHRI K. K.: contd. 
Multipurpose River Schemes: contd. 

Motion to reduce the Demand: 
contd. 

Demand for Supplementary Grant, 
1955-56 pertaining to the Ministry 
of Irrigation and Power and 
motions to reduce the Demand. 

Vol. X, 2282, 2290. 

Demands for Supplementary Grants, 
1955-56 pertaining to the Ministry 
of Natural Resources and Scienti-
fic Research and motions to reduce 
the Demands. 

Vol. X, 2297, 2310, 2324-25, 2328, 
2327. 

Demands for Supplementary Grants, 
1955-116 pertaining to the M:irrlstr7 
of Production and motions to 
reduce the Demand. 

Vol. X, 215~6, 2174, 21'15, 
2178, 2181, 2183. 

Demands for Supplementary Grants, 
1955-56 pertaining to the Pre-
partition Payments. 

Vol. X, 2247-48, 2249, 2250. 
Essential Commodities Bill: 

Consideration of clauses. 
Vol. II, 2837. 

:rinance Bill, 1958: 
Motion to consider. 

VoL Ill, ~861, 5564, 55'16, 5581, 
8882, 5597--5605, 8808, 5812, 
5641, 5642, 565~, 5750, 5754, 
57'11, 5808, 5811, 5823, 5825, 
5836. 

Consideration of clauses. 
Vol. III, 5848, 5850, 5852-53, 

6804, 5859, 5861--83, 58'11, 
6872, 5874-'16, 5878, 5879, 
5883, 5884, 589'1-98. 

General discussion of the General 
Budg~ 1955-56. 

Vol. II, 2214, 2748, 2753. 
Half-an-hour discU88ion re recroup-

inC at Railways. 
Vol. VI, 11'153. 

Hindu Marriage Bill (as·passed. by 
RlJYk Sabha) : 
MQUQIn to oonaldet. 

Vol IV; 8486, 848'1'. 
Cooaideration of clauses. 

VoL IV, '1818. - ---------------. -----
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BASU, SHRI K. K.: contd. 

Indian Railways (Amendment) Bill 
(as passed by Rajya Sabha): 
Consideration of clauses. 

Vol. IV, 6464. 

Indian Tariff (Second Amendment) 
Bill: -Motion to consider. 

Vol. X. 2122-27, 2146, 2148. 

Indian Tarifr (Third Amendment) 
Bill : 

Motion to consider. 
Vol. X, 2122-27, 2146, 2148. 

Insurance (Amendment) Bill (as 
passed by Rajya Sabha): 

Motion to consider. 
Vol. IV, 640~7, 6410. 

Motion (5) for Adjournment: 
Exodus of Bengali-speaking peo-

ple from Goalpara. 
Vol III, 5131-32. 

Sales-tax on inter-State trade. 
Vol. m, f561. 

Motion on Address by the President. 
Vol. I, 386, 389-96, 417, 524. 

Motions re Displaced. Persons' Com· 
pensation and Rehabilitation 
Rules, 1955. 

Vol. VII, 13578, 13628, 13630. 

Motion re international situation. 
VoL VII, 101210. 

Motions re Reports of Commissioner 
for Scheduled Castes and Sche-
duled Tribes for 1953 and 1954-

Vol. VII, 13935, 14065-66. 

Motion re Report of States Reorga-
nisation Commission. 

Vol. X, 2658, 2668, 3941, 4053-51, 
4344-49. 

Motion re suspension of Rule 321 
in its application to the Constitu-
tion (Eighth Amendment) Bill. 

VoL IX, 1942-41. 

BASU, SHRI K. K.: contd. 
Motion re white paper on GATT .. 

Vol. VII, 14463, 14470-81, 
14482, 

14553, 14560, 
14568, 14568. 

Press and Registration of Boob 
(AJnendment) Bill: 
Motion to consider. 

Vol. IX, Bi. 
Consideration of clauses. 

VoL IX, 106. 
Prevention of Corruption (Amend-

ment) Bill: 
Motion to consider. 

Vol. IX, 194, 218, 230, 231. 
Consideration on of clauses. 

Vol. IX, 236. 
Prevention of Disqualification (Par-

liament and. Part C States Legisla-
tures) Amendment Bill: 
Motion to consider. 

Vol. IX, 2010, 2013. 
Prevention of Juvenile Vagrancy 

and Begging Bill (buShri M. L. 
Dwivedi): 
Motion to consider. 

Vol. VI, 11994-
Railway Stores (Unlawful Posses-

sion) Bill: 
Motion to consider. 

Vol. I, 1751. 
Amendment to refer to Select 

Committee. 
Vol. I, 1751, 

Representation of the People 
(Amendment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. VII, 14619, 

Vol. VIII, 14855. 
Representation of the People 

(Second AJnendment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. VII, 14619, 

Vol. VIII, 14855. 
Reserve Bank of India (Amend-

ment) Bill: 
Motion to conl1c!er. 

Vol IV, 6424, 6449. 
--------.-------------------------------.----~-----------
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BASU, SHRI K. K.: contci. 

I, 

J 

Reserve Bank of India ,(Amend-
ment) Bill: contd. 
Consideration of Clauses. 

Vol. IV, 6458, 6461. 
Resolution Te collective bargaining 

by workers. 
Vol. I, 1807-14A. 

Resolution Te corporation for broad- . 
casting. 

Vol. I, 485-89, 501. 
Resolution Te imbalance in price 

structure. 
Vol. II, 3395, 3397, 3399, 3400. 

Resolution re Industrial Service 
Commission. 
Vol. IX, 2034, 2035, 2038, 2043, 

2044, 2048, 2050-51. 
Resolution re Political Pensions. 

Vol. m, 4811, 4814, 4815, 4821. ' 
Resolution re regrouping of Rail~ 

ways. 
Vol. IX, 629, 634. 

Resolution re river valley schemes. 
Vol. II, 3402. 

Salaries and Allowances of Members 
of Parliament (Amendment) Bill: 

Motion to pass. 
Vol. n, 3384, 3385. 

Sea Customs (Amendment) Bill: 
Consideration of clauses. 

Vol. III, 4724, 4759. 
Supplementary Statements Nos. 

XXX, XXIX, XXXI, XXVI, XXI, 
XVI, X, VI and II showing the 
action taken by Government on 
various assurances, etc. given dur-
ing the First Session, 1952, Second 
Session, 1952, Third Session, 1953, 
Fourth Session, 1953, Fifth Session, 
1953, Sixth Session, 1954, Seventh 
Session, 1954, Eighth Session, 1954 
and Ninth Session, 1955 respec-
tively-Laid on the Table. 

Vol. IV, 7666. 
'Suspension of a Member. 

Vol. VI, 11334. 
University Grants Commission Bill: 

Motion to refer to Joint Com-
mittee. 

VoL I, 80. -----------------

BASU, SHRI K. K. contd. 
University Grants Commission Bill: 

contd. 
Motion to consider as reported b,. 

Joint Committee. 
Vol. IX, 389, 464. 

Consideration of clauses. 
Vol. IX, 493-494, 511-14, 571. 

BELTING INDUSTRY: 
Demands for Grants, 1955-56: 

Ministry of Commerce and Indus-
try: . 

Motion to reduce the Demand: 
Need for giving adequate 

protection to indigenous-
against foreign companies. 

Vol. III, 4666, 4680, 5286. 
BHAGAT, SHRI B. R.: 

Appropriation Accounts of Railways 
in India for 1953-54, Part I-Re-
view-Laid on the Table. 

Vol. X, 3489. 
Appropriation Accounts of Railways 

in India for 1953-54, Part II-De-
tailed Appropriation Accounts~ 

Laid on the Table. 
Vol. X. 3489. 

Articles of Agreement of Inter~ 
national Finance Corporation and 
Explanatory Memorandum-Laid 
on the Table. 

Vol. IX, 1421. 

Audit Report Railways 1955-L8.id 
on the Table. 

Vol. X, 3490. 
Balance Sheets and Review of Work-

ing of Railway Collieries and 
Statements of all-in-cost, of 
Coal, etc. for 1953-54-Laid on the 
Table. 

Vol. X, 3489-90. 

Block Accounts (including Capital 
Statements comprising the Loan 
Accounts), Balance Sheets and 
Profit and Loss Accounts of Indian 
Government Railways for 1953-54 
-Laid on the Table. 

Vol. X, 3488. 
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BHAGAT, SHRI B. R.: contd. 

Chartered Accountants (Amend-
ment) Bill (by Shri C. R. 
Narasimham) . 
Motion to consider and amend-

ment to circulate. 
Vol. III, 6935--41, 6942, 

6943, 6944-45. 
Companies Bill: 

Consideration of clauses. 
Vol. VI, 11821. 

Vol. VII, 12891. 
Motion to consider the &nlend-

ments made by Rajya Sabha. 
Vol. IX, 163. 

Correction of answer to starred ques-
tion No. 568. 

Vol. X, 3906. 
De!nands for Exce. Grants, 1950-

51: 
Presentation of the statement. 

Vol. IX. 1282. 
Demands for Supplementary Granta, 

1955-56: 
Presentation of ~e statemmt. 

VoL IX, 1281-82. 
~a,nd8 for Suppl~ebtary Grants, 

1955-56 Pertabililir to thle :Mt:rdat:ry 
of Finance and motions to reduce 
the Demand. 

Vol. 'VIII, 1'181, 11180. 
FinanCial Agreement between the 

Governments of India and 
Burma-Laid on the Table. 

Vol. IX, 385. 
Indian Stamp (Amendment) Bill: 

Motion for leave to introduce. 
Vol. VIII, 16022-23. 

Insurance (Amendment) Bill (as 
passed by Rajya Sabha): 

Motion to consider. 
Vol. IV, 6402-03, 6409-11. 

:Motion to pass. 
Vol. IV,Mll. 

List of concern'S to whichet-i!mpUon 
has been granted under 1JecUiSn 56 
~ of Indian Income Tax Act-
Laid on the Table. 

Vol. VIiI, 14022. ----._------ ---

BHAGAT, SHRI B. R.: contd. 
Notification under Central Excisei 

and Salt Act, 1944-Laid on the 
Table. 

Vol. X, 3490. 
Notifications under Sea Customs 

Act-Laid on the Table. 
Vol. VI, 10777. 

BHAKRA-NANGAL PROJECT: 

Demands for Grants, 1955-56: 

Multipurpose River Schemes: 

Motion to reduce the Demand: 
Employment of highly paid 

American experts in con-
nection with the Bhakra 
Nangal Project. 
Vol. m, 4361, 4383-85, 4443. 

BH:AKT DARSHAN, SHRI: 

Caste Distinctions Removal Bill (btl 
Shri Dllbhi): 

lIotion to consider and amend-
MenU; to circulate and to refer 
to S~lect Cbmririttee. 

Vol. In, 3362-66. 
Commanders-in-Chief (Chan,f: in 

Destination) Bill: 
aooon to consiCler. 

Vol. IV, 8010-42. 

Demands for Grants, 1955-56: 

GeOlogical Survey. 
Vol. n, 3857-60. 

Indian Posts and Telegraphs De-
partment (including worm, 
~xpenses). 

Vol. II, 3712-15. 

Ministry of Comunmicationl. 
Vol. n, 3'712-15. 

Ministry of Defence. 
Vol. II, 3503-12. 

Ministry of Natural Resources and 
Scientific Research. 

Vol. II, 3857-61. 

Scientific Research. 
Vol. II, 3859, 3860-61. 

./ 
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IJRAKT DARSHAN. SHRI: contd. 
'ftiJidti Marriage Bill (as passed by 

Rajya Sabha): 

Motion to consider. 
Vol. IV, 7379-89. 

Consideration of clauses. 
Vol. IV, 7492, 7558-59, 7569, 7570, 

7723, 7725, 7726. 

Representation of the People 
(Amendment) Bill: 

Motion to refer to Select Com-
mittee. 

Vol. VII. 14874-77. 

ttepresentation of the People 
(Second Amendment) Bill: 

Motion to refer to Select Com-
mittee. 

Vol. VIII, 14874-77. 

Itesolution Te separat10n of POIts 
and TelelraphB ftniilce. 

Vol. I, 1783-84. 
Wc.rkinl Journllillts (Cendltions of 

Service) ana :NnScel~8ru'oUs Provi-
Slons ~iIl (as passed by Raj,-_ 
sabha) : 
Motion to consider. 

Vol. X. 2527-30. 

.ANDAl'tI. SHRI: 
o.-eneral diileusSion of the General 

Buqet. 1955-56. 
Vol. II, 2418-21. 

Resignation of, 
Vol. V, 8423. 

BHA..RATL SHftI G. S.: 
)totion 7'e Report of States Reor-

,anisation Commission. 
Vol. X, 399S-4003. 

BRARGAVA, PANDIT M. B.: 

~ds lor Grants, lSi55-56-Rail-.&,.: 
Railway Board. 

Vol. I, 1412-16. 

_won 't't R~ of 'Stata Reor-
Vanisation ColMi\!Ssioa. 

Vol. It, 31'~, 1330-38. 

BHARGAVA, PANDIT THAKUR 
)JAS: 

Abducted Persons (Recovery and 
Restoration) Continuance Bill: 

Motion to considel'. 
Vol. VI, l091tS. 

Business Advisory Committee: 

Presentation of Twenty-fourth 
Report. 

Vol. VII, 12577. 
Presentation of Twenty-fifth Re-

port. 
Vol. VII, 13404-05. 

Business of the House. 
Vol. II, 2713. 
Vol. IV, 7440. 

Vol. V, 8703-04, 8707-10. 
Vol. VI, 10361. 

Vol. VII, 13267-68. 

Caste Distinctions Removal Bill (b.,. 
Shn Dabhi): 

Motion to consider and amend-
1Dentll to clrewate and to refer-
to Select Committee. 

Vol. III, 5372-76. 
Child Marriille Restraint (Amend-

ment) Bill: [Amendment of ,ec-
tiOll8 2 aM 4 bll Pandit TMkuT 
Diu: Bhat'gai1a.] 

Motion for leave to introduce-not 
moved. 

Vol. V, 95,40. 

Citizenship Bill: 

M'otieb to refer to Joint Com-
mittee ahd atnendmeht to cir-
culate. 

Vol \1', 9591, 1592, 01199-9621, 
9U69, 9684, 9737-38. 

Motion to consider as reported by 
Jofut Committee. 

Vol. IX, 1173, Ilt4-77, 1178, 
1179, 1180-91. 

Consideration of clauaeil. 
1350, 1351, HHIO, 1368, 1187, 1403-

Vol. lX, 1332, 1342, 1343, 13.7, 
12, 1414, 1415, 1~1, 1157, 1457-
58, 1489, 1~, lHe, 1418, 

1801--05. 
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BHARGAVA, PANDIT THAKUR 
DAS: contd. 
Code of Civil Procedure (Amend-

ment) Bill: 
Motion to refer to Joint Com-

mittee. 
Vol. V, 9146, 9214, 9215, 9217, 

9218, 9223, 9227, 9239-54. 
Code of Criminal Procedure 

(Amendment) Bill: 
Motion to consider amendments 

made by Rajya Sabba. 
Vol. V, 8399-8402, 8405-8409, 

9414-18, 8432, 8447, 8448-49. 

Code of Criminal Procedure 
(Amendment) Bill: [Amendment 
of Section 435 by Shri Raghunath 
Singh) 
Motion to consider. 

Vol. V, 9526-27. 
Motion to adjourn consideration. 

Vol. V, 9527. 
Committee on Offices of Profit: 

Report of the Committee-Laid on 
the Table. 

Vol. X, 3674. 
Committee on Private Members' 

Bills and Resolutions: 
Motion r. Thirty-ffth Report. 

Vol. VI, 114<K-05. 
Companies Bill: 

Motion to consider as reported by 
Joint Committee. 

VoL VI, 10257, 10296-10313, 
10394, 10395. 

Consideration of clauses. 
Vol. VI, 11011-12, 11013, 11031, 

11032-33, 11183-88, 11224, 11225, 
11239, 11240, 11243, 11257, 11258-
59, 11260, 11357, 11366-71, 11376, 
11377, 11523--29, 11650, 11651, 
11721, 11732-33, 11762--73, 11795, 
11796, 11798, 11799--11802, 11806, 
11829, 11854, 11889, 11924, 11931--
40, 11947, 11963, 11969, 11979, 
12157, 12172-73, 12176. 

Vol. VII, 12198, 12200, -12201, 
12202-04, 12207, 12208, 12210, 
12211-12, 12214, 12215, 12238, 
12239, 12255, 122~8, 12865, 
12366, 12598-99, 12614, 12619, 
12620, 12628, 12659--66, 12667, 

BHARGAVA, PANDIT THAltUR 
DAS: contd. 
Companies Bill: contc:L 

Consideration of clauses: contd. 
1 .. 6 i5, 1:Z6'i7, 12681, 12687, 12(;91, 
12695, lZ888--94, 12H95-99, 
12902, 12903, 12915, 12926, 12926-
27, 12939-40, 12992, 12995, 1301U, 
13019, 1302l-~4. 

Motion to pass, as amended. 
Vol. VII, 13241, 13241. 

Constitution (Fourth Amendment) 
Bill: 

Motion to refer to Joint Com-
mittee and amendment to cir-
culate. 
Vol. II, 1985, 2016, 2106, 2111, 

2113-26. 

Motion to consider as reported by 
Joint Committee-

Vol. III, 4937-47, 4962, 4964. 
4965, 4967. 

Consideration of Clauses. 
Vol. III, 5007-08, 5014-15, 5017, 

5018-19, 5021-24, 5025, 5026, 
5030-31, 5051, 5052--57. 

Constitution (Seventh Amendment) 
Bill: 
Motion to refer to Select Com-

mittee. 
Vol. IX, 828--31, 871-72. 

Constitution (Eighth Amendment) 
Bill: 
Motion for leave to introduce. 

Vol. IX, 1795--1802. 
Consideration of clauses. 

Vol. X. 2449--53. 
Delhi (Control of Building Opera-

tions) Bill: 
Motion to consider. 

Vol. IX, 1715, 1716, 1740, 181a, 
1821, 1822, 1830, 1834, 1836-50,' 
1861, 1868, 1877, 1880, 1881-82. 

Consideration of clauses. 
Vol. IX, 1890, 1891, 1892, 1893, 
1895, 1899, 1900-04, 1910, 1913, 
1913-14, 1914, 1947, 1949--51, 
1952, 1953, 1956, 1961, 1968, 
1966-67, 1967, 1967-68, 1988, 
1965.69,1969, 1973--76, 1978, 

1979, 1980-82, 1983-84. 
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IIIW'~ .......... V A. PANDIT THAKUR 
cootd. 

lJelmlllnas for Grmts, 1966-56: 
Capital Outlay of the Ministry ot 

Rehabilitation: 
Motion to reduce the Demand: 

Delay in paying compensa-
tion to claimants who have 
already filed their applica-
tIons for compensation. 

Vol. II, 3114---42. 
(:ustoma: 

Motion to reduce the Demand: 
Customs policy md worm, 

of Customs Department. 
VoL m, auo. 

Defence Services, lCft'ective-Air 
Force. 

Vol. II, 3591-92. 
Defence Services, lCft'ective-Anny. 

Vol. II, 3587-90. 
Defence Service, Effective-Navy. 

Vol. II, 3591-112. 
Expenditure on Displaced Persons. 

Vol. II, 3145. 
JrriJation (Including Working Ex-

penses) , Navigation, Embank-
ment md Drainage Works (Met 
from Revenue). 

Vol. III, 4407-14. 

Loans and Advmcel by the Cent-
ral Government: 
Motion to reduce the Demand: 

Loans grmted to small indus-
tries and state trading. 

Vol. m, 5448. 
Loans to cultivators. 

Vol. III, 5449. 
J.finistry ot Detence. 

Vol. II, 3883-92. 
Mobon to reduce the Demmd: 

Confirmation of ordnance 
Offices (civilian) in Army 
Ordnance Corps. 

Vol n, 3584-85. 
)ieed to achieve selt-su1B-

clency in war materials by 
re-organlsation of Ordnance 
factories. 

Vol. n, 3690-92. ----._----

BHARGAVA, PANDIT 'l.'HAKUR 
DAS: cont<!. 

Demmds tor Grants, 1965-58: ecmtd. 
Ministry ot Deterice: cootd. 

Motion to reduce the Demand: 
contd. 

UlllIBtisfactory budgeting. 
Vol. II, 3587-81. 

Ministry of Finance 
Vol. m, 5445-48, 8464-0&. 

Ministry of Irrigation and Power. 
Vol. III, 4408-14-

Ministry of Natural Resources md 
Scientific Research. 

Vol. II, 3880. 
Ministry of l\ehabilitation. 

Vol. II, 3139-45. 
Motion to reduce the Demand-

Failure to give full and imme-
diate compensation to all 
displaced persons as asured 
before. 

Vol. II, 3I'S. 
In1lux ot refugees from East 

Pakistan. 
Vol. II, 3142-44. 

Ministry ot Works, Housing md 
Supply. 

Vol. II, 2888-94. 
Motion to reduce the Demmd: 

Failure of Government to con-
duct affairs of Supply Wine 
in a business like manner. 

Vol. II, 28811-8T. 
Failure to encuurage private 
hous~g schemes. 

Vol. II, 2887-88. 
Inadequate measures tor in-

dustrial housing. 
Vol. n. 2887. 

Multipurpose River Schemes. 
Vol. III, 4407-14. 

Scientific Research. 
Vol. n, 3880. 

Taxes on Income including Cor-
poration tax and Estate Duty: 
Motion to reduce the Demand: 

Collection of income-tax and 
state duty. 
. Vol. m, 5451-54. 
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BliARGAVA, PANDIT THAKUR 
DAS: contd. 
Demands for Grants, 1955-56-Rail-

ways: 
Construction of New Lines-Capi-

tal and Depreciation Reserve 
FWld. 

Vol. I, 1522-26. 
Open Line Works-Development 

FWld. 
Vol. I. 1520-22, 1526-27. 

Ordinary Working Expenses-
Operatin, S~. 

Vol. I, 1527-28. 
Demands fo.r Supleinentary Grants, 

1955-56 pertaittinl to the Mittistry 
of Finance. 

Vol. X, 2232, 2233, 2238, 2139. 
Demlhds for Supplementary Grants, 

1955-56 pertaining to Ministry of 
of Home Affairs and motions to re-
duce the Demands. 

Vol. VIII, 15465-66 . 
.Demands for Supplementary Grants, 

1955-56 pertaining to the Ministry 
of Production and motions to re-
duce the Demand. 

. V.,l. X, 2176. 
Dem.ilrtds for Supplementary Grants, 

lIJ51"S6 pertalniftg to the Ministry 
of Works, Housing and Supply and 
mC)tions to reduce the Demands. 

Vol. VIII, 15435. 
Durgah Khawaja Sahib Bill: 

Comicleration or clauses: 
Vol. V, 9406--08, 9402, 9403, 

9409-10, 9411-12, 9417, 9425--
27. 

"ential Commodities Bill: 
Motion to consider as reported by 

Select CobUhittee. 
Vol. II, 21'7~, 2787-2802, 2809. 

Consideration of clauses. 
Vol. II, 2826, 2827-a&, a836, 

2842-50, 2853, 2855. 
J'inance Bill, 1955: 

Jlotton to comider. 
Vol. Ill, 5576, 5581-82, 5848-80, 

5'113. 
~6n41deriltion or ClaUles. 
Vol. m, 88U--i16, 5848, 5923, 

8984---t4, 6948, 5941, 5950, 
5951, &8U~ 5972-73. 

'Y01. IV, 5883, 18M-8000. 

BHARGAVA, PANDIT THAKUR; 
DAS: contd. 

General discussion of the General 
Budget, for 1955-56. 

Vol. II, 2235, 2446, 2691-2701. 
Government Premises (Eviction) 

Amendment Bill: 
Extension of time for Presentation 

of report of Select Committee. 
, Vol. II, 388lS. 

Half-an-hour discussion re All India 
COWlcil of Sports. 

Vol. VIII, 15527. 
Hindu Marria,e Bill (as pased by 

Rajya Sabha): 

Motion to consider. 
Vol. IV, 6530, 7339, 7350-62. 

Consideration of clauses. 
Vol. IV, 7455-59, 7482, 7485, 7512, 

7525-40, 7544, 7590, 7699-7803, 
7105, 7611, 7614, 7616, 7676, 
7677, 7682, 7774-84, 7791, 7812. 
7833-35, 7865-73, 7874, 7876. 
7880, '7887, 7889, 7899, 7917. 
7929, 7933-38, 7939, 7940, 7t43, 

7949. 

Hindu Succession Bill: 
Motion to concur in the recom-

mendation of Rajya Babha to 
join the Joint Committee. 

Vol. IV, 8028, 8029-46, 8047, 
8048, 8068, 8133, 8134, 8136, 

8137-38, 8140, 8142. 
Vol. V, 8289, 8317, 8122, 8327, 
8328, 8331, 8337, 8338, 8339-41, 

8368. 
MotUm to consider as passed by 

Rajya Sabha. 
Vol. X, 2509. 

Indian Cattle Preeervation Bill (btl 
Stth ab~lnd Dcu): 
Motion to ~Dsider. 

Vol. III. 4120-41. 

Indian Coinage (Amendment) Bll: 
Motion to consider and amend-

ment to ci1'culate. 
Vol. V, 880'-14, 8&1.5. 

Consl.etatiOh or «lla\IiM. 
Vol. V, 8849; ....... , 88H-II. 

8187-18, 1BIt. 
-------------- ------.--- ._. __ .. _---
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»iARGAVA, PANDIT THAKUR 
. DAS: contd. 
"'Indian Penal Code (AmenQment) 

Bill: [Amendment of Section 429, 
by Pandit Thakur Das Bhargava]: 

Motion for leave to introduce. 
Vol. V, 9519. 

Industrial and State Financial 
Corporations (Amendment) Bill: 

Motion to consider. 
Vol. V, 8597, 8601, 8610-11, 8614, 

8624--37, 8682, 8685, 8686, 
8690. 

Industrial Disputes (Banking Com-
panies) Decision Bill: 
Motion to consider and amend-

ment to circulate. 
Vol. VIII, 15110, 15152-62, 

15196, 15197, 15198. 
Consideration of clauses. 

Vol. VIII, 15200, 15208-10, 
15215, 15216, 15222. 

Insurance (Amendment) Bill: 
Motion to consider. 

Vol. IX, 1636-38, 1641--61, 
1670-71. 

Consideration of clauses. 
Vol. IX, 1702-04, 1705. 

Inter-State Water Disputes Bill: 
Motion to concur in the recom-

mendation of Rajya Sabha to 
join the Joint Committee. 

Vol. VIII, 15772-78, 15779. 
15786, 15787-94, 15806--08. 

Land Customs (Amendment) Bill: 
Motion to consider. 

Vol. V, 8875-SO. 
Medicinal and Toilet Preparatiaaa 

(Excise Duties) Bill: 
Motion to consider and amend-

ment to refer to Select Com-
mittee. 

Vol. I, 1877-18. 
Motions re Displaced Persons Com-

pensation and Rehabilitation 
Rules, 1955. 

Vol. VII, 1373, 13400, 1341l-1%, 
13412, 13413-14, 18415-16, 
18418-18, 18418-19, 13419-20, 
~1~1, IM21-N, lam, 18425, 
lM%1J-27, l~U1-I', 18428, 

BHARGAV A, PANDIT THAlWR 
DAS: contd. 
MotiQns rfl. Displaced Persons Com-

pensation ~d Rehabilitation 
Rules, 1955: contd. 

18429-30, 13430-31, 13431, 
13432, 13432-33, 13438-3~ 
13435-36, 13436-37, 18487-38, 
13439-40, 13441-42, 13442-43, 
13444, 13445, 13446, 13448-49, 
13452--54, 13455, 13456, 13457, 
13458, 13459-60, 13461-62, 
13465-67, 13467-68, 13469--71, 
13472, 13473, 13482--98, 13500, 
13515-16, 13642-43, 13~ 
13647-48, 13650-51, 13653, 
13726-59, 13779, 13790. 13796, 

13801, 13884. 
Motion re economic policy. 

Vol. VIII, 16169, 16177-
85, 16197. 

Motion re flood control projects in 
Second Five Year Plan. 

Vol. VIII, 15598, 15745. 
Motions re Reports of Commissioner 

for Scheduled Castes and Sche-
duled Tribes for 1953-54. 

Vol. VII, 13889, 14065, 14066, 
14410-11, 14438, 14439, 14440. 

Motion re Report of Press Commis-
sion. 

Vol. VI, 10810, 10861, 10898. 
Motion re Report of States Reorgani-

sation Commission. 
Vol. X, 2580-81, 2766, 3606, 300t. 

Vol. X, 3142-43, 3143, 3209-10, 
3283, 3337, 8344, 3446, 8655, 

3708, 3735-71. 
Motion re tennin,tion of su,spensioa 

of a )fember. 
Vol. VI, 11471-72. 

Kotion re white paper on GATT. 
VoL VII, If542. 

)JegoUable Instruments (Amend-
lIlent) Bill: 
Motion to consider, as pused by 

j\ajya Sabha. 
Vol. VIII, 15506--88, 1550 •. 

N01Qjnation of -- on the Panel ol 
Chairman. 

Vol. I, 147. 
OQse,rv.tion by Mr. Speaker (Shrl 

O. V. )fav~) that wrlttm 
Q)eCChes should not be read eMIt 

~'---'---.. . .... _--.. --_ .. _--------_ ..... -_.- -'--- " .. ~-- . __ . __ .-. 
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BHARGAV A, PANDIT THAKUR 
DAB: contd. 

in the House; the member may, 
however, consult the notes. 

Vol. III, 4030-31. 
Press and Registration of Books 
(~endment) Bill: 
Considention C1f clauses. 

Vol. IX, 108. 
PJlevention of Disqualification (Par-

liament and Part C States Legiala-
turf:l8) Amendment Bill: 
Motlon to consider. 

Vol. IX, 2009-10, 2012. 
Prisoners (Attendance in Courts) 

Bill: 
Motion to consider. 

Vol. V, 9064, 9066-71. 
Motion to pass, as amended. 

Vol. V, 9079. 
Prize Competitions Bill: 

Motion to consider. 
Vol. VIII, 15277. 

Consideration of clauses. 
Vol. VIII, 15296, 15297, 15303, 

15307-08, 15309, 15312-14, 
15315-17, 15318-22, 15323, 
15325-28, 15329. 

Railway Stores (Unlawful Posses-
sion) Bill, (as passed by Rajya 
Sabha): 
Motion to consider and amend-

ment to refer to Select Com-
mittee. 
Vol. I, 1752-.58, 1821-34, 1840, 

1844, 1845, 1848, 1850, 1853, 
1855. 

Motion to consider as reported by 
Select Committee. . 

Vol. IX, 931, 932, 933-61, 970, 
971, 972, 983. 

Consideration of clauses. 
Vol. IX, 1005-13, 1017-21, 1024-

27, 1028. 
Representation of the People 

(Amendment) Bill: 
Motion to refer to SeJect Com-

mittee. 
Vol. VII, 14616, 14620-22, 

14644-45, 14651. 
Vol. VIII, 14832, 14836-37, 

14856, 14981, 14962, 
15078-81, 15082-83, 10085, 

" 15087. 

BHARGAVA, PANDIT 'l'HAKUR" 
DAB: contd. 

Motion for extension of time for 
presentation of Report of Select 
Committee. 

VoL IX, '785, '186. 
Presentation of Report of Select 

Committee: 
Vol. IX, 1586. 

Representation of the People 
(Second Amendmmt) Bill: 

Motion to refer to Select Com-
mittee. 

Vol. VII, 14816, 14620-22, 
14644-45, 14651. 

Vol. VIII, 14832, 14836-37, 14856, 
14961, 14962, 

15078-81, 15082-83, 15085, 
15087. 

Motion for extension of time 
for presentation of Report of 
Select Committee. 

Vol. IX, 787. 
Reserve Bank of India (Amend-

ment) Bill: 

Motion to consider. 
Vol. IV, 6422, 6423, 6424, 6434-

40, 6451. 

Resolution re appointment of com-
mission for development of Indian 
Shipping. 

Vol. VII, 13068. 
Vol. VIII, 15025. 

Resolution re river valley schemes. 
Vol. II, 341~24. 

Sea Customs (Amendment) Bill: 
Motion to consider. 

Vol. III, 4715, 4717, 4718, 
Consideration of clauses. 

Vol. III, 4726-32, 4735-36, 4737, 
4738-39, 4741-48, 4751, 4757, 
4759, 4761-62, 5497, 5499-5510, 
5513, 5516, 5517, 5518, 5533, 

5535. 
Motion to adjourn the debate on 

the Bill. 
Vol. m, 4763.4764. 

Motion to pasa, as amended. 
Vol. III. 5538-«, 6650, 5551. 
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DAB: contd. 
Securities Contracts (Regulation) 

Bill, 1954: 
Motion to refer to Joint Com-

mittee. 
VoL IX, 729. 

Spirituous Preparations (Inter-State 
Trade and Commerce) Control 
Bill: 

Vol. V, 8977, 8997. 
Consideration of clauses. 

Vol. V, 9004, 9005-09, 9010-14, 
9019-26, 9028, 9029-31, 9032-
35, 9036, 9039, 9040-41, 9042. 

State Bank of India Bill: 
Motion to consider. 

Vol. IV, 6114, 6124, 6309-20, 
6327. 

Consideration of clauses. 
Vol. IV, 6989, 6991-92, 6998-7004, 

7040, 7042, 7043, 7044-48, 7055, 
7056, 7064, 7066, 7068-72, 7075, 
7076, 7079-81, 7107-08, 7116-17, 
7120, 7122-25, 7129, 7147, 7149-

50, 7152, 7175. 
State Bank of India (Amendment) 

Bill: 
Motion to pass, as amended. 

Vol. V, 9457-58. 
University Grants Commission Bill: 

Motion to consider as reported by 
Joint Committee. 

Vol. IX, 423-34. 
Consideration of clauses. 

Vol. IX, 531-32, 544-45, 555-56, 
557, 558, 560. 

Untouchability (Offences) Bill: 
Consideration of clauses. 

Vol. IV, 6680, 6696-6700, 6721, 
6726, 6727, 6729, 6740-46, 
6759, 6760, 6762, 6763, 6764, 
6767-71, 6774, 6776, 6778, 6789, 
6790-96, 6'98, 8803, 6804, 6808, 

6816. 
BHATKAR, SHRI: 

Motion re Reports of Commissioner 
tor Scheduled Castes and Sche-
duled Tribes for 1953 and 1954. 

Vol. VEl, 14156-82. 

BHARGAVA. PANDIT THAKU& 
DAS: contd. 
Motion re Report ot States Reor-

ganisation Commission. 
Vol. X. 4296-98. 

BHATl', SHRI C.: 
Motion re Report of States Reor-

ganisation Commission. 
Vol. X, 4401-02 •. 

BHAWANJI, SHRI: 

Motion re Report of States Reor-
,&alsation Commission. 

Vol. X, 3315-51. 
BHEEKHA BHAI, SHRI: 

Motion re Report of States Reor-
ganisation Commission. 

Vol. X, 4406-08. 
BHILAI: 

Pre&.ideat's Address: 
Establishment of steel plants at 

Rourkela and Bhilal. 
Vol. I, 6-7, 13. 

BHONSLE, SHRI J. K.: 
Demands for Grants, 1955-56: 

Expenditure on Displaced Per-
sons: 
Motion to reduce the Demand: 

Expediting release of houses, 
and land of Muslim dis-
placed persons by giving 
these refugees priority in 
allocation of accommodation 
and land. 

Vol. II, 3108-09. 
Expediting release of houses 

and lands of. scheduled 
castes displaced persons by 
giving these refugees prior-
ty in allocation of accom-
modation and land: 

Vol. II, 3112-13. 

Failure to take up adequate' 
number of reclamation 
schemes for making land: 
available to agriculturist 
refugees. 

VoL II. 3112. 
Rehabilitation schemes for 

Maharashtrian refugees. 
Vol. n, 3U3-14. 
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,lIHONSLE, SlIRI J. K.: conkL 
Demands for Grants, 1956-56: contd. 

Ministry of Rehabilitation. 
. Vol. II, 3106-14. 

Motion to reduce the Demand-
F'iilure to arrive at any satis-

factory settlement with 
Pakistan and to secure 
implementaton of agree-
ments on movables with 
Pakistan. 

Vol. II, 3110. 
Failure to provide facilities to 

displaced persons to start 
their business after receiv-
ing technical and vocational 
training. 

Vol. II, 3111-12. 
Unsatisfactory working of the 

Evacuee Interest (Separa-
tion) Act, 1951. 

Vol. II, 3106--08. 
Demands for Supplementary Grants, 

1955-56 pertaining to the Ministry 
of Rehabilitation and motions to 
reduce the Demands. 

Vol. X, ~350. 

Displaced Persons' Compensation 
and Rehabilitation Rules-Laid 
on the Table. 

Vol. VI, 10149. 
Displaced Persons' Compensation and 

Repabilitation Rules, as modified 
by Parliament-Laid on the 
Table. 

Vol. VIII, 15673. 

¥~ions re. Displaced pe~ons' Com-
pensation and Rehabilitation 
Jl,ules. 1955. 

Vol. VII, 13512-15, 13631. 
Report of the Press Commission, 

Parts II and III-Laid on the 
Table. 

Vol. I, 32. 

BHOPAL STATE RAILWAY: 
$ee "Railway, Bhopal S~ate". 

.BICYCLE(S) : 
Report of the Development Council 

for Bieycles lor the year 1954-55-
Laid OR the Table. 

Vol VI, 10903. 

BIDARI, SHRI: 

Demands for Grants. 1955-56: 
Ministry of Finance. 

Vol. III, 5412-16. 
Motion re Report of States Reorga-

nisation Commission. 
Vol. X, 3648-5L 

BIHAR: 

Demands for Grants, 1955-56; 
Census: 

Motion to reduce the Demand: 
Manipulation of census figures 

in border districts of --'. 
Vol. III, 4475, 4505-06, 4857. 

Expenditure on Displaced Per-
sons: 
Motion to reduce the Demand: 

Desertion of displaced persons 
from and Orissa 
camps. 
Vol. II, 3052 .. 3119, 3170-71, 

3173. 

Indian Posts and Telegraphs 
Department (including Working 
)j;xpenses) : 
Motion to reduce the Demand: 

Desirability of restoring bud-
getary control of Ex-B.N.R. 
section of E.. Railway to 
Orissa Circle from 
Circle. 

Vol. II, 3704, 3761. 

Reversion of depu~tionists ill 
Enrineering Branch of 
Orissa P. Be T. to -- Circle. 

Vol. II, 3706, 3781. 
Ministry of Home Affairs: 

MQti,on to reduce the Demand: 
Inor4111ate delay in disposal of 

reference fr9m Bibar Gov-
ernment regarding G. R. 
9$Se No. 20 of 195~ ujs 148 
I.P.C. in the court of S.D.O. 
Seraikella, resulting in ~1iIP'" 
tinuipg harass.IJlent· of ~cc.,;.
ed persops through rep~ated 
adiournm~ts f"r QV~ a 
~ar. Vol. III, t474, 4503-M, 4851. 
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BILL(S): 

Abducted Persons (Recovery and 
Restora~on) Continu81\ce Bill: 

Introduced. 
Vol. V, 9914. 

Motion to consider. 
Vol. VI, 10901-02, 109~96. 

Consideration of clauses. 
10996-97. 

Motion to pass, as amended 10997. 
(Passed, as amended) 10997. 

Message from Rajya Sabha agree-
ing without amendment to the 
Bill, as passed by Lok Sabha. 

Vol. VI. 11895-96. 
Assented to by the President. 

Vol. VIII, 15228. 

Abolition of Whipping Bill, 1955 (as 
passed by Rajya Sabha): 

Message from Rajya Sabha for-
warding the Bill to Lok Sabha. 

Vol. VI, ] 1474-7&. 
Laid on the Table. 

Vol. VI, 11475. 
Motion to consider. 

Vol. IX, 753-80, 792-822. 
Motion to pass. 

Vol. IX, 822. 
(Passed) 

Vol. IX, 822. 
Assented to by the President. 

Vol. X, 3904. 

Advanced Age Marriage Restraint 
Bill (by Shri D. C. Sharma.): 

Motion to consider (negatived). 
Vol. VI, 12012-42. 

All India Institute of Medical 
Sciences Bill: 
Introduced. 

Vol. VII, 14658-
All-India Khadi and Villa.ge Indus-

tries Commission Bill: 
Introduced. 

Vol. IV, 6247. 
Andhra Appropriation Bill, 1954: 

A8sented to by the President. 
Vol. I, 17. 

BILL(S): contd. 
Andhra Appropriation Bill, 1955: 

Introduced. 
Vol. I, 1747-48. 

Motion to consider. 
Vol. It 1748. 

Motion to pass. 
Vol. I, 1748. 

(Passed) 
Vol. I, 1748. 

Message from Rajya Sabha retum-
ing the Bill without recommen-
dations. 

Vol. II, 2069-70. 

Assented to by the President. 
Vol. II, 2711. 

Andhra Appropriation (Vote on 
Account) Bill: 

Introduced. 
Vol. I, 170&8. 

Motion to con.tder. 

Motion to pass. 

(Passed) 

Message from 
returning the 
recommendation. 

Vol. I, 1748-.0. 

Vol. I, 17411. 

Vol. I, 1748, 
Rajya Sabha 
13ill without 

Vol. II, 2069-70. 
Assented to by the President. 

Vol. II, 2711. 

Andhra State Legislature (Delega-
tion of Powers) Bill, 1954: 

Assented to by the President. 
Vol. I, 17. 

Appropriation Bill: 

Introduced. 
Vol. I, 798-99. 

Motion to consider. 
VoL. I, 788. 

Motion to paIlS. 
Vol. I, 791. 

(Passed) 
Vol. I, 7119 . 

. - .-. __ .- - ------~-.----.-.-.. - ------.-.-.. - .. ~.-.--~ .... -...... 
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BILL (S): con.td. 

Appropriation Bill: contd. 
Message from Rajya Sabha return-

ing the Bill without recommen-
dation. 

Vol. II, 2069. 

Appropriation (No.2) Bill: 
Intr~duced. 

Vol. III, 5530. 

Motion to consider. 
VoL III, 5551-60. 

Motion to pus. 
Vol. tIl, 5560. 

Vol. III, 5560. 
Message from Rajya Sabha return-

ing the Bill without recommenda-
tion. 

Vol. IV, 6400. 

Assented to by the President. 
Vol. IV, 7241. 

Appropriation (No.3) Bill: 
, Introduced. 

Vol. VIII, 15481-82. 
Motion to consider. 

Vol. VIII, 15482-88. 
Consideration of clauses. 

Vol. VIII, 15488-90. 
Motion to pass. 

Vol. VIII, 15491. 

Vol. VIll, 15-491. 
Message from Rajya Sabha return-

ing the Bill without recommen-
dation. 

Vol. VIII, 1623D. 
Assented to by the President.. 

Vol. IX, 1. 
Appropriation (No.4) Bill, 1954-

Assented to by the President. 
Vol. I, 17. 

Appropriation (No.4) Bill, 1955: 
Introduced. 

Vel. X, 2395-96. 
Motion to consider. 

Vol. X, 2396-98. 
Motion to pass. 

BILL(S): contd. 
Appropriation (No.4) Bill, 1955: 

contd. 
(Passed) 

Vol. X, 2398. 
Message from Rajya Sabha return-

inll; the Bill without recommen-
dations. 

Vol. X, 3138. 
Assented to by the President. 

Vol. X, 3905. 
Appropriation (No.5) Bill: 

Introduced. 
Vol. X, 2412-13. 

Motion to consider. 
Vol. X, 2413-14. 

Motion to pass. 
Vol. X, 2414. 

(Passed) 
Vol. X, 2414. 

Message from Rajya Sabha return-
ing the Bill without recommen-
dation. 

Vol. X, 3138-39. 
Assented to by the President. 

Vol. X, 3905. 
Appropriation (Railways) Bill: 

Introduced. 
Vol. I, 1603-04. 

Motion to consider. Vol. I, 1604. 
Motion to pass. Vol. I, 1604. 

(Passed) 
Vol. I, 1604:. 

Message from Rajya sabha return-
ing the Bill without reconunen-
dation. 

Vol. II, 2201. 
Assented t.o by the President. 

Vol. II, 134:53. 
Appropriation (Railways) No. I 

Bill: 
Introduced. 

Vol. I, 1'751-52. 
Motion to consider. 

Vol. I, 1'752. 
Motion to pull. 

Vol. I, 1'75%. 
(Passed) 

Vol. I. lTD. VoL X, 2398 .. 
- ... _ .•. _--_. _______ 1.:.., _______ _ 
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..•. BILL(S): contd. 

~~ •. '·i Appropriation (Railways) No. 2 
) BIll: contd. 

Message from Rajya Sabha retum-
!' ing the Bill without recommen-

dation. 
Vol II, 2201. 

Assented to by the President. 
Vol. n, 34~. 

• ppropriati.on (Vote on Account) 
Bill: 
Introduced. 

V 01. I, U132. 

Motion to COllaider. 
Vol. I, 1632. 

Motion to pus. 
Vol. I, 1633. 

(Passed) 
Vol. I. 1633. 

Messa,e from Rajya Sabha return-
ing the Bill without recommen-
dation. 

Vol. II, 2069-70. 
AlIIItWltect to by tM President. 

Vol.. II, 3455. 
Arbitration (Amendment) Bill 

r Amendment of .ectiom 2 and 39 
~c. bll Shri Kaemi]: 

Vol. X, 2938. 
Banaras Hindu University (Amend-

ment) Bill [Amendment oj .ec-
tioR 17 bll Shri Raghunath Singh]: 
Motion to consider. 

Vol. V, 9540-57. 
( Nagatiued) 

l 

Vol. V, 9557. 

Bar COWlcill (Validation of State 
Laws) Bill (a8 passed by Rajya 
Sabha) : 

Message from Rajya Sabha for-
warding the Bill to L"k SabhL 

Vol. X, 2254. 
L&:d OIl the Table. 

Vol. X. 22M. 

Caste Distinctions Removal Bill 
(btl Shri Dabhi): 

Motion to consider (Negatiued) 
Vol. m. 5324-88. 

Vol. IV, 6908-21. 

i ' BILL(S): contd . 
Caste Distinctions Removal Bill (by 

Shri Dabhi): contd. 
Amendments to circulate. 

VoL III, 5333-16. 
Vol IV, 6908-21. 

Amendment to refer to Select 
Conunittee. 

Vol. III, 5334-38. 
Vol. IV, 6908-21 . 

Chartered Accountant. (.Amend-
ment) Bill, 1955: 
Introduced. 

Vol. V, 8297 
Motion t.o consider. 

Vol. VII, 13291-32S. 
Amendment to refer to Select 

Committee. 
Vol. VD, 13293-325. 

Consideration of. clauses. 
Vol. VII, 1332i---1D. 

Motion to pus. 

(Passed) 
Vol. VII, 1333D. 

Meesage from Rajya Sabha ~ee
in, without amendment to the 
Bill, as passed by Lok Sabha. 

Vol. VIII, 1623g. 
Assented to by the President. 

Vol. IX, 1. 
Chartered Accountants (Amenci-

ment) Bill (bll Shri. C. R. 
Narasimhan) : 
Motion for leave to withdraw 

VoL IV, 6D21---46. 
Amendment to circulate. 

Vol. IV, tl930-- 45. 
Motion for leave to withdraw. 

(Withdrawn) 
Vol. IV, 6946. 

Child Marria,e RNt.raint (Amend-
ment) Bill [Amendment of sec-
tions 2 and 4: bll Pandit Thakur 
Das Bhargaua]: 
Motion for leave to introduce-

not motled. 
Vol. V, 9540. 

Child Marriage Restraint (Amend-
ment) Bill [Amendment of $ec-
tion 12: bll Shri. DabhiJ: 
Introduced. 

Vol. V, 0511. 
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BILL (S): contd. 

Child Marriage Restraint (Amend-
ment) Bill [Insertion of new ,ec-
tion 2A: by Shri S. V. L. Narasim-
ham): 

Introduced. 
VoL X, 2938-39. 

Citizenship Bill, 1955: 
Introduced. 

Vol. IV, 7246. 
Motion to refer to Joint Commit-

tee. 
Vol. V, 9461-9509, 9570-9688, 

9691-9749. 

Amendment to circulate. 
Vol. V, 946P-8509, 9570-9688, 

9691-9748. 

Message from Rajya Sabba con-
curring in the recommendation 
of Lok Sabha to join the Joint 
Committee of the Houses on the 
Bill. 

Vol. VII, 13099-100. 
Extension of time for presentation 

of Report of Joint CommitteE:. 
Vol. IX, 5 

Presentation of Report of Joint 
Committee. 

Vol. IX, 87. 

Motion to consider as reported by 
Joint Committee. 

Vol. IX, 1041-92, 1157-1278. 
1283-1330. 

Consideration of clauses. 
Vol. IX, 1330-1418, 

1427-1520. 

Motion to pass, as amended. 
Vol. IX, 1520-23. 

(Passed, as amended) 
Vol. IX, 1523. 

Message from Rajya Sabha agree-
ing without amendment to the 
Bill. as passed by Lok Sabha. 

Vol. X, 2837. 

Code of Civil Procedure (Amend-
ment) Bill: 

Introduced. 
Vol. IV, 8118 . 

----------..• -.. ---.-.'. .. ......... --
BILL(S): contd. 

Code of Civil Procedure (Amend-
ment) Bill: contd. 
Motion to refer to Joint Commit-

tee. 
Vol. V, 9123-49. 9150-96. 

9199-9318, 9321--47. 

Message from Rajya Sabha con-
curring in the recommendatioll 
of Lok Sabba to join the Joint 
Committee of the Houses on the 
Bill. 

Vol. VI, 10372-73. 
Extension of time for presentatio" 

of Report of Joint Committee. 
Vol. IX. 5. 

Presentation of Report of Joint 
• Committee. 

Vol. X, 241 •. 

Code of Criminal Procedure 
(Amendment) Bill. 19M: 
Message from Rajya Sabha return-

ing with amendments the Bill. as 
passed by Lok Sabha. 

Vol. IV. '1668-70. 
Laid on the Table, as returned by 

Rajya Sabha with amendment,. 
Vol. tv, 7670. 

Motion to consider amendmentl 
made by Rajya Sabha. (Amend-
ments agreed to). 

Vol. V. 8391-8418, 
8429-51. 

Assented to by the President. 
Vol. VI. 1014&. 

Code of Criminal Procedure 
(Amendment) Bill (amendment of 
sec~on 435: btl Shri Raghunath 
Singh) : 

Motion to consider. 
Vol. IV. 6946-80. 
Vol. V, 9521--:7. 

Motion to adjourn consideratiOll 
(Adopted). 

Vol. V. 952'1. 
Coffee Market Expansion (Amend-

ment) Bill, 1954: 

Assented to by the Presidenl 
Vol I. 17. 

. -.. -.--.- ... -.- - .. --- --------------
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BILL(S): contd. 

Commanders-in-Chief (Change in 
Designation) Bill: 

Introduced. 
Vol. ill, 4959. 

Motion to consider. 
Vol. IV, 6040-44. 

Motion to pass. 
Vol IV, 6044. 

(Pa. .. ed.) 
Vol IV, 6044. 

:Message from Rajya Sabha agree-
ing without amendment to 1he 
Bill. as passed by Lok Sabha. 

Vol. IV, 6677. 
Assented to by the President. 

Vol. V, 8284. 

Companies Bill: 
Presentation of Report of Joint 

Committee. 
Vol. 7379. 

Motion to consider as reported by 
Joint Committee. 

Vol. V, 9794-96, 9799-9910, 
9914-67, 10027-10140. 

Vol. VI, 10150-10248, 10253-
10361, 10362--66, 10380-

10494, 10497--10531. 

Amendment to recommit to Joint 
Committee. (Negatived.) 

VoL V, 9324-26. 
Consideration of clauses. 

Vol. VI, 10998-11048, 1l049-188, 
11189-326, 11328-29, 11335-
402, 11477-608, 11616-747, 
11762-76, 11777-894, 11896-987, 

12050-51, 12051-12182. 
Vol. VII, 12195-12374, 12573-766, 

12771-936, 12939-13034, 13100-
56. 

Motion to pass, as amended. 
Vol. VII, 13156-282, 

13270-91. 
(Peu.ed, as amended.) 

Vol VII, 13291. 
Message from Rajya Sabha return-

ing with amendments the DUl, u 
passed by Lok Sabha. 

Vol vm, 15847-48. 

BILL{S): contd. 
Companies Bill: eontd. 

Laid on the Table, as returned by 
Rajya S'\bha with amendments. 

Vol. VIII, 15848. 
Motion to consider the amend-

ments made by Rajya Sabau. 
VoL IX, 143-69. 

Motion to agree to the amendments 
made by Rajya Sabha (Amend-
ments agreed to.) 

Vol. IX, 169. 
Constitution (Third Amendment) 

Bill: 

Assented to by the President. 
Vol. I, 1321. 

Constitution (Fourth Amendmant) 
Bill: 

Motion to refer to Joint Commit-
tee. 

Vol. II, 1943-:.1068, 
2071-2198. 

Amendment to circulate. 
Vol. II, 1959-2061, 

2071-2198. 
Message from Rajya Sabha con-

curring in the recommendation 
of Lok Sabha to join the Joint 
Committee of the Houses on tM 
Bill. 

Vol. II, 2709-10 
Presentation of report of Joint 

Committee .. 
VoL II, 4005. 

Motion to consider as reported by 
Joint COmmittee. 

Vol. III, 4830-4956, 
41159-84. 

Consideration of clauses. 
Vol. m, 4983-5104. 

Motion to pass, as amended. 
Vol. In, 5104-28 

(Peu.ed,. as amended.) 
Yol. W, 5128. 

Message from Rajya Sabha agree-
ing without amendment to the 
Bill, as passed by Lok Babha-

Vol. IV, 5979. 
Assented to by the President. 

VoL V. 8284. 
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Bn.L (S): contd. 

Constitution (Fifth Amendnlent) 
Bill. 

Intl·oduced. 
Vol. lX, 5. 

Constitution (Sixth Amendment) 
Bill: 

Introduced. 
VoL IX, 6. 

Const~tution (S~\'cnth Amendment) 
Bill: 

Introduced. 
Vol. IX, 658. 

Kotion to refer to Select Commit-
tee (Not camed). 

VoL IX, '188-92, 
822-91. 

Constitutioo (Eighth Amencilnent) 
Bill: 
Introduced. 

Vol. IX, 1749-1814, 
1945-46. 

Motion tu consider. 
Vol. X, 2254-68. 

Consideration of clauses. 
Vol. X, 2419-'12. 

Motion to pass. 
Vol X, 2472-'17. 

(Passed.) 
Vol.. X, 247'1. 

Message from Rajya Sabha agree-
ing without amendment to the 
Bill, as passed by Lok Sabha. 

Vol. X, 2837-38. 
Delhi (Control of Building Opera-

tions) Bill: 
Introduced. 

Vol. IX, 1040. 
Motion to consider. 

Vol. IX, 1710-46, 
1814-90. 

Consideration of clauses. 
Vol. IX, 1890-1916, 

1947-93. 
Motion to pass, as amended. 

VoL. Ix, 1993. 
(P48.ed, as amended.) 
. Vol IX, 1993. , 

BlLL(S): contd. 
Delhi (Control of Buildinc Opera-

tions) Bill: contd. 
Message from Rajya Babha agree-

ing with amendment to the Bill. 
as passed by Lok Sabba. 

Vol. X, 3312. 
Delhi Joint Water and Sewaie Board 

(Amendment) Bill: 

Motion to consider. 
Vol. V, 9091-9121. 

Motion to pa!ls. as amended. 
Vol. V, 9122-23, 

9149-50. 

(Paned, as amended.) 
Vol.. V, 9150. 

Message from Rajya Sabba agre&-
ing without amendment to the 
Bill, as passed by Lok Sabha. 

Vol. VI, 11895. 

Assented to by the President. 
Vol. IX. 1. 

Delimitation Commission (Amend-
ment) Bill, 1954: 

Assented to by tbe Presidenl. 
Vol. I, 1'7. 

Dentist (Amendment) Bill (as pass-
ed by Rajya Babha): 

Motion to consider. 
Vol. I, 637-31. 

Consideration of clauses. 
VoL. I, 639. 

Motion to pass, as amended. 
Vol. I. 639. 

(Passed as amended) 
Vol. I, 639. 

Message from Rajya Sabba agree-
ing to the amendments made by 
Lok Sabha in the 'Bill. 

Vol. n. 2321-22. 

Assented to by the President. 
Vol. IV, 6244. 

Drugs (Amendment) Bill (as pus-
ed by Rajya Sabba): 

Motion to consider. 
VoL. I, 601-& 
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BD..L(S): contd. 
Drugs (Amendment) Bill (as passecl 

by Rajya Sabba): contd. 
Consideration of clausell. 

Vol. L 82&-M. 
Motion to pass as amended. 

Vol. I, 634--37. 
(Passed, as amended). 

Vol. I, 63'1. 
Message from Rajya Sabha aare--

ing to the amendments made ~ 
Lok Sabha in the Bill. 

Vol. n, 2321. 
Assented to by the President. 

Vol. "IV, 6244. 
Durgah Khawaja Saheb Bill: 

Motion to consider. 
Vol. V, 9347-98. 

Consideration of clau'ie!l. 
Vol. V, 9398-9434. 

Moton to pass, as amended. 
Vol. V, 94:!9-34. 

( Passed. as amended.) 
VoL. V, 9434. 

Message from Rajya Sabba agree-
ir,g without amendment to the 
Bill, as passed by Lok Sabha. 

Vol. VI, 11474. 
Assented to by the Pres:dent. 

Vol. IX, 1. 
Electricity Supply (Amendment) 

Bill: 
Introduced. 

Vol. VIII, 15230. 
Essential Commodities Bill: 

Introduced. 
Vol. I, 816-17. 

Motion to consider. 
Vol!, 1287-1303, 1305-07, 

1307-09, 
Amendment to refer to Select 

COmmittee. 
Vol. I, 1288-1303, 1305-t17, 

1307-09. 
'Presentation of Report of Select 

Committee. 
VoL II, 2197-98. 

Motion to cORsider as reported by 
Select Committee. 

Vol. II. 21161-2818. 
Consideration of clauses. 

Vol. n, 2I.l1S-38, 
2841-56. 

MoHon to pass, as amended. 
Vol. II, I. 2856. -. 

" j 

I 

BILLCS): contd. 
Essential Commodities Bill: canceL 

(Passed, aa amended.> 
Vol. II, 2858. 

Message from Rajya Sabha agree-
ing without amendmen t to the 
Bill, as passed by Lok Sabha. 

Vol. Il, 3743. 
Assented to by the President. 

VoL III, 4821. 

Factories (Amendment) Bill [Sub-
mtution of section 59: bll Shrimati 
Renu Chakravarttt/]: 
Introduced. 

Vol. V, 9539. 
Faridabad Development Corporation 

Bill: 
Introduced. 

Vol. X. 3905-06. 
Finance Bill, 1955: 

Introduced. 
Vol. I, 688. 

Motion to consider. 
Vol. m, 5560-5660, 5661-571'18, 

5794-96, 5796-5827. 
Consideration of clauses. 

Vol. III, 5827-5974-
Vol. IV. 5983-6006. 

Motion to pass, as amended 
Vol. IV, 6005-39. 

(Passed, as amended.) 
Vol. IV, 6039. 

Message from Ra;ya Sabba return-
ing without recommendation tne 
Bill, as passed by Lok Sabhll. 

Vol. IV, 6536. 
Assented to by the President. 

Vol. IV, 7241. 
Finance Commission (Misc~llaneou. 

Provisions) Amendment Bill, 1955 
(as passed by Rajya Sabha): 
Message from Rajya Sabha for-

warding tbe Bill to Lok Sa bha. 
Vol. II, 3883-84. 

Laid on the Table. 
Vol.. II, 3884. 

Motion to consider. 
Vol. nI, 5493-94. 

Motion to pass. 
Vol. m, S494. 
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BILL(S): contd. 

Finance Commission (MiscellaneoUi 
Provisions) Amendment Bill. 
1955 (as passed by Rajya Sabha): 
contd. 
( Pas8ed..) 

Vol. III, 5494. 
Assented to by the President. 

Vol. IV, 6244. 
l"uneral Reforms Bill (by Shri 

TeZkikar) : 
Motion to circulate (Negatit>ed). 

Vol. VIII, 12042-48, 
15957-75. 

Government Premises (Eviction) 
Amendment Bill: 
Extension of time for presentation 

of Report of Select Committee. 
Vol. n, 3885-86. 

Motion to consider. 
VoL IV, 7237-38. 

Presentation of Report of the 
Select Committee. 

Vol. VI, 11610. 
Hindu Marriage Bill (as passed by 

Rajya Sabha): 
Motion to consider. 

VoL IV, 6465-6536, e835-56, 
6863-6706, 7246-7439. 

Consideration of clauses. 
Vol. IV, 7447-7656, 7670-7785, 

7785-7910, 7913-54. 
Motion to pass. 

Vol. IV, 7954-8004. 
(Passed.) 

Vol. IV, 8004. 
Assented to by the President. 

Vol. V, 8284. 
Hindu Marriage (Amendment) Bill 

[Amendme-Ilt of section 28: bll Shri 
S. V. L. Nara&imham]: 
Introduced. 

Vol. X, 2939. 
Hindu Minority and Guardianship 

Bill: .. ~ 
Report of Joint Committe Laid 

on the Table. 
Vol. n1220l. 

Message from Rajya Babha for-
warding to Lok Babbs th Bill, 
as passed by Rajya Babh 

Vol. III,G388. 

BILL(S): contd. 
Laid on tho Table, as passed by 

Rajya Sabha. 
Vol. III, 5386. 

Hindu Succession Bill, 1954: 
Message from Rajya Babha 

requesting Lok Sabha to concur 
in the recommendation of Rajya 
Sabha to join the Joint Com-
mittee of the Houses on the Bill. 

Vol. n, 3453-55. 

Motion to concur in the recom-
mendation of Rajya Sabha to 
join the Joint Committee of the 
Houses on the Bill. (Adopted, crs 
amended.) 

Vol. IV, 8004-8110, 8121-3279 .. 
Vol V, 9297-8390. 

Message from Rajya Sabha con-
curring in the recommendation 
of Lok Sabha to instruct the 
Joint Committee on the -- to 
report on or before the 9th Sep-
tember, 1955. 

Vol. VI. 10249. 
Message from Rajya Sabha 

extending the time for presenta-
tion of Report of Joint Commit-
tee of the Houses on the Bill 

Vol. VII, 13100. 
Report of Joint Committee-Laid 

on the Table. 
VoL VII, 14379. 

Message from Rajya Sabha for-
warding to Lok Sabha the Bill, 
as passed by Rajya Sabha. 

Vol. IX, 1281. 
Laid on the Table, as passed by 

Rajya Sabha. 
VoL IX, 1281. 

Motion to consider, as passed by 
Rajya Sabha. 

Vol. X, 2414-16, 
2477-2510. 

Hyderabad Export Duties (Valida-
tion) Bill: 
Introduced. 

VoL II, 3884-85. 
Motion to consider. 

VoL IV, 6825-30. 
Motion to pass. 

Vol. IV, 6830. 
(PASHd.) 

Vol IV, 6830. _._ .•. _--- .. _- -----~ ... -- ._.-.. --_._---
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BILL(S): contd. 
:( Hyderabad Export Duties (VaUda-

tion) Bill: contd. ; 
", Message from Rajya Sabha return-

ing the Bill without recommen-
dation. 

Vol. IV, 7667. 

Assented to by the President. 
Vol. V, 8284. 

Imports and Exports (Control) 
Amendment Bill (as passed by 
Rajya Sabha): 

Message from Rajya Sabha for-
warding the Bill to Lok Sabha. 

Vol. I, 535-36. 

Laid on the Table. 
Vot I, 538. 

Motion to consider. I 
Vol. I, 800-14. 

1179-1281. 

Consideration of clauses. 
Vol. I, 1281-82. 

Motion to pass. 
Vol. I, 1282-87. 

(Pll8sed.) 
Vol. I, 1287. 

Assented to by the President. 
Vol. II, 2711. 

Indian Adoption of ChildrE:n Bill 
(bll Shrimati JalllUhri): 

Introduced. 
Vol. IV, 5907. 

Indian Cattle Preservation Bill (bll 
Seth GOtlind DIU): 

Motion to consided (Negati1Jed) 
Vol. Ill, 4U5-56. 

Indian Coconut Committee (Amend-
ment) Bill: 

Introduced. 
Vol VII, 12375-76. 

Indian Coinage (Amendment) Bill: 
IntrodllCed. 

Vol IV, 8119. 

Motion to consider. 
-Vol. V, 8771--a826, 8823--064. -.'-----

BILL(S): contd. 
Indian Coinage (Amendment) Bill: 

c:ontd. 
Amendments to circulate. 

Vol. V, 8828-44.. 
Consideration of Clauses. 

Vol. V, 8844-71. 
Motion to pass, as amended. 

Vol. V, 8871. 
(Pasl/ed, as amended.) 

Vol. V, 8871. 
Message from Rajya Sabha agree-

ing without amendment to the 
Bill, as passed by Lok Sabha. 

Vol. VI, 1]610. 
Ass_ented to by the President 

Vol. VIll, 15228. 
Indian Converts (Regulation and 

Registration) Bill [by Shri 
Jethalot Joshi]: 

Motion to consider. (Negatived). 
Vol. VIII, 15975-16016. 

Vol IX, 1093-1119. 
Indian Majority (Amendment) Bill 

[Amendment of I/ection 3: bll Shri 
Jhu14n Sinha): 
Motion to consider. 

Vol. V, 9557-68. 
Motion tor leave to withdraw. 

(Withdrawn) . 
Vol. V, 9568. 

Indian Penal Code (Amendment) 
Bill: [Amendment of section 429: 
by Pandit Thakur Das BharQa1Jal 
Introduced. 

Vol. V, 91519. 
Indian Penal Code (Amendment) 

Bill [l1l.8ertion of new sectioa 
294B: by Shri Nageshwar Pra-
sad Sinha]: 
Motion for leave to withdraw 

(withdrawn) . 
Vol. IX, 1093. 

Indian Railways (Amendment) Bill 
(as passe d by Rajya Sabha) : 
Message from Rajya Sabha for-

warding the Bill to Lok Sabha. 
Vol. I, 1135. 

Laid on the Table. 
Vol. I, 536. 
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BILL(S): contd. 
Indian Railways (Amendment) Bill 

(as passed by Rajya Sabha): 
contd. 
Motion to consider. 

Vol. IV, 6463-64. 
Consideration of Clauses. 

Vol. IV, 84M-61i. 
Motion to pass. 

Vol. IV, 6465. 
(Pculed). 

Vol IV, 6465. 
Assented to by the President. 

Vol. V, 8284. 

India:n Red Cross Society (Amend-
ment) Bill: 
Introduced. 

Vol. VIII, 15384-

. Indian Registration (Amendment) 
Bill [Amendment of section 2 etc.: 
by Shri S. C. Samanta]: 
Motion to consider. 

Vol. X, 2945---69. 
Consideration of clauses. 

Vol. X, 2969-74. 
Motion to pass, as amended. 

Vol. X, 2974-78. 
(Passed, as amended.) 

Vol. X, 2978. 
Indian Registration (Amendment) 

Bill [Insertion of new section 
20 A: by Shri S. C. Samanta]: 
Motion to consider. 

Vol. V, 9527--38. 
Motion for leave to withdraw 

(Withdrawn). 
Vol. V, 9539. 

Indian Registration (Amendment) 
Bill [btl Sltri S. C. Samanta.]: 
Introduced. 

Vol. VII, 14131. 
Indian Stamp (Amendment) Bill: 

Introduced. 
Vol. VIII, 16022-23. 

Motion to consider. 
Vol. TX, 750-53. 

Motion to pass, as amended. 
Vol. IX, 753. 

(Passed, 118 amended.) 
Vol. IX, 753. 

BILL(S): contd. 
Indian Stamp (Amendment) Bill: 

contd. 

Message from Rajya Sabba 
returnnig the Bill without 
recommendation. 

Vol. IX, 1581. 
Assented to by the President. 

Vol. X. 3904. 
Indian Tari1f (Third Amendment) 

Bill, 1954: 
Assented to by the President. 

Vol.!, n. 
Indian Tarlf! (Amendment) Bill: 

Introduced. 
Vol. IV, 7~. 

Motion to consider. 
VoL V, 8454-80. 

Consideration of clauses . 
Vol. V, 8480--81. 

Motion to pass. 
Vol. V, 8.481-U. 

(Pcused). 
Vol. V, 8483. 

Message from Rajya Sabha re-
turning the Bill, without recom-
mendation. 

Vol. VI, 10494. 
Assented to by the President. 

Vol. VI, 11473-74. 
Indian Tari1f (Second Amendment) 

Bill: 
Introduced. 

Vol. VIII, 15851. 
Motion to consider. 

Vol. IX, 2016---3%. 
Vol. X, 2101--51. 

Consideration of clauses. 

Motion to Pass. 

(Passed) . 

Message from 
returning the 
recommendation. 

Indian Tariff (Third 
Bill: 
Introduced. 

Vol. X, 21M. 

Vol. X, 2154. 

Vol X, 21M. 
Rajya . Sabha 
Bill without 

Vol. X, 3312.. 
Amendment) 

Vol. IX, 1152------------------------ '-"---' . __ .. _- ._----- .. -
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~ BlLL(S): contd. 

J~ Indian Traft (Third Amendment) 
f,., Bill: contd. 
, ' Motion to consider. 

Vol. IX, 2016-31. 
Vol. X, 2101-55. 

Consideration of Clauses. 
Vol. X, 2155. 

lIIotion to Pass. 
Vol. X, 2155. 

(Passed). 
Vol. X, 2155. 

Message from Rajya Sabha 
returning the Bill, with recom-
mendation. 

Vol. X, 3313. 

Indian Trade Unions (Amendment) 
Bill [Insertion of new section 
15A: bll Shri Nambiar]: 
Motion to consider, (N egati1)ed). 

Vol. I. 1149-71; 
Vol. II, 2501-38. 

Industrial and State Financial Cor-
porations (Amendment) Bill: 
Introduced. 

Vol. III, 4959. 

Motion to consider. 
Vol. V, 8483-86, 8565-8692. 

Consideration of clauses. 
Vol. V, 8714-57. 

Motion to pus. 
Vol. V, 8757-71. 

(Passed), 
Vol. V, 8771. 

Message from Rajya Sabba agree-
ing without amendment to the 
Bill, as pa~ed by Lok Sabha. 

Vol. VI, 11328. 
Assented to by the President. 

Vol. VII, 14377. 
Indu~trial Disputes (Amendment) 

Bill, 1954: 
Assented to by the President. 

Vol. I, 17. 
Indu~trial Disputes (Amendment) 

Bill [Insertion of new Chapte1" 
VAA: btl Shri T. B. Vittal Rao]: 
Introduced. 

Vol. I, 1117 . 

BILL(S): contd. 
Industrial Disputes (Amendment 

and Miscellaneous Provwons) 
Bill: 

In troduced. 
VoL VII, 1~58. 

Industrial Di!putes (Appellate Tri-
bunal) Amendment Bill: 
Introduced. 

Vol. V, 9320-21. 
Motion to consider. 

Vol. V, 9749-90. 
Consideration of clauses. 

Vol. V, 9790-91. 
Motion to peas. 

Vol. V, 9791-94. 
(Passed). 

Vol. V, 9794.. 

Message from Rajya Sabha agree-
ing without amendment to the 
Bill, as passed by Lok S:lbba. 

Vol. VI. 11762. 
Assented to by the President. 

Vol. VII. 14377. 
Industrial Disputes (Banking Com-

panies) Decision Bill: 

Introduced.. 
Vol. VII, 14659. 

Motion to consider. 
Vol. VIII, 15096-15198. 

Amendment to circulate. 
Vol. VIII, 15109-98. 

Consideration of clauses. 
Vol. VIII, 15198-15223. 

Motion to pass as amenderl. 
Vol. VIII. 15223-26. 

(Passed, as amended). 
Vol. VIII, 15226. 

Message from Rajya Sabhs agree-
ing without amendment to the 
Bill, as passed by Lok Sabha. 

Vol. VIII, 16016. 
Assented to by the President. 

Vol. IX, 1. 
Insurance (Amendment) Blll, 1955 

(as paseed by Rajya S:lbha): 
Message from Rajya Sabha for-

warding tbe Bill to Lok Sabha. 
Vol. I, 535. 

. _--------------------_ .. __ ..... _._-
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BILL (S): contd. 
Insurance (Amendment) Bill, 1955 

(as passed by Rajya Sabha): contd. 
Laid on the Table. 

Vol. I, 536. 
Motion to consider. 

Vol. IV, 6W2-·1l. 
Motion to pass. 

Vol. IV, 6411. 

Vol. IV, 6411. 
Assented to by the President. 

Vol. V, 8284. 
Insurance (Amendment) Bill: 

Introduced. 
Vol. IX, 906-07. 

Motion to consider. 
Vol. IX, 1523-85, 1602-92. 

Consideration of clauses. 
Vol. IX, 1693-1708. 

Motion to pass. 
Vol. IX, 1706-10. 

(Passed) . 
Vol. IX, 1710. 

Message from Rajya Sabha agree-
ing without amendment to the 
Bill, as passed by Lok Sabha. 

Vol. X, 2982. 
Insurance (Amendment) Bill 

[Insertion of new section 44A: bll 
Shri S. V. L. Narasimham]: 
Introduced. 

VoL X, 2939. 
Inter-State Water Disputes Bill, 

1955: 
Message from Rajya Sabha re-

questing Lok Sabha to concur 
in the recommendation of 
Rajya Sabha to join the Joint 
Committee ot the Houses on the 
Bill. 

Vol. VII, 13635-86. 
Motion to concur in the recom-

mendation of Rajya Sabha to 
join the Joint Committee 
(Adopted). 

VoL. VIII, 15746-818. 

Report of Joint Committee-Laid 
an the Table. 

Vol. IX, 4. 

BILL(S): contd. 
Inter State Water Disputes Bill, 
1955: contcL 

Message from Rajya Sabha for-
warding to Lok Sabha the Bill, 
as passed by Rajya Sabha. 

Vol. X, 3673. 
Laid on the Table, as passed by 

Rajya Sabha. 
Vol. X, 3673. 

Land Customs (Amendment) Bill: 
Introduced. 

Vol. IV, 8l20. 
Motion to consider. 

Vol. V, 8871-88. 
Motion to pass. 

Vol. V, 8888. 
(Passed). 

Vol. V, 8888. 
Message from Rajya Sabha agree-

ing without amendment to the 
BilL, as passed by Lok Sabha. 

Vol. VI, 11474. 
Assented to by the President. 

Vol. IX, 1. 
Manipur (Courts) Bill: 

Introduced. 
Vol. IX, 658. 

Motion to consider. 
Vol. IX, 891-900, 912-26. 

Consideration of clauses. 
Vol. IX, 926-28. 

Motion to pasS, as amended. 
Vol. IX, 928-29. 

, (Passed. as amended). 
Vol. IX, 929. 

Message from Rajya Sabha agree-
ing without amendment to the 
Bill, as passed by Lok Sabha. 

Vol. X. 2100. 
Medicinal and Toilet Preparations 

(Excise Duties) Bill: 
Motion to consider. 

Vol. I, 1857, 1914. 
Amendment to refer to Select 

Committee. 
VoL I. 1861-1914. 

Consideration of clauses. 
Vol. I, 1915-22. 

Motion to pass, as amended. 
Vol. I. 1922-23. 
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. BILL(S): contd. 
, Medicinal and Toilet Preparations 
f (Excise Duties) Bill: contd. 

(Passed, as amended). 
VoL I, 1923. 

Message frotfl. Rajya Sabha agree-
ing without amendment to the 
Bill, as passed by Lok Sabha. 

Vol. II, 3883-84. 

Assented to by the President. 
Vol. V, 8284. 

Mines (Amendment) Bill [Amend-
ment of sectioru 33 and 51: b1I 
Shri T. B. Vittal Rao): 
Introduced. 

Vol. I, 1117. 
Motor Transport Labour Bill (bll 

Shtri A. K. Gopalan): 
Introducel1. 

Vol. VI, 11987. 
Motor Vehicles (Amendment) Bill: 

Introduced. 
Vol. IX, 140. 

Motor Vehicles (Amendment) Bill 
[Substitution CYj section 65 etc. 
by Shri T. B. Vittal Rao]: 
Introduced. 

VoL VII, 14130-31. 
Motion to consider. 

Vol. X, 2978. 
National Volunteer Force Bill: 

Introduced. 
Vol. VIII, 16022. 

. Negotiable Instruments (Amend-
ment) Bill, 1955 (as passed by 
Rajya Sabha): 
Message from Rajya Sabba for-

warding the Bill to Lok Sabha. 
Vol. VI, 10641. 

Laid on the Table. 
Vol. VI, 10641. 

Motion to consider. 
Vol. vm, 15491-HI512. 

Motion to pass. 
Vol. VIII, 15512-13. 

(Passed) . 
Vol. VIII, 15513. 

Assented to by the President. 

BILL (S): contd . 
Part C States (Laws) Amendment 

Bill: 
Introduced. 

VoL IX, 10t0. 
Press and Registration of Books 

(Amendment) Bill, 1952: 
Motion for leave to withdraw. 

Vol. V, 8949. 
(Withdrawn) . 

Vol. V, 894a. 
Press and Registration of Books 

(Amendment) Bill, 1955: 
Introduced. 

Vol. V, 8949-50. 
Motion to consider. 

Vol. IX, 12-8'7. 
Consideration of clauses. 

Vol. IX. 87-134, l4O---G. 
Motion to pass, as amended. 

Vol. IX, 143. 
(Passed. as amended). 

Vol. IX, 143. 
Message from Rajya Sabha agree-

ing without amendment to the 
Bill, as passed by Lok Sabba. 

Vol. IX, 1581. 
Prevention of Corruption (Amend-

ment) Bill: 
Introduced. 

Vo!. V, 8297. 
Motion to consider. 

Vol. IX, 170-231. 
Consideration of clauses. 

Vol. IX, 231-43 . 
Motion to pass, as amended. 

Vol. IX, 243-54. 
(Passed, as amended). 

Vol. IX, 243-54. 
Message from Rajya Sabha agree-

ing without amendment to the 
Bill, as passed by Lok Sabha. 

Vol. X, 209D. 
Prevention of Corruption (Amend-

ment) Bill (amendment of sec-
tion 5 by ShTi U. C. Patnaik): 
Motion to circulate. 

Vol. II, 2539-58. 
Vol. III, 4088-4115. 

(CircuZ4ted) . 
Vol. IX, 1. 

. ~--~----.--------
Vol. III, 4111 . 
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BILL (S): cootd. 

Prevention of Disqualification (Par-
liament and Part C States Legis-
latures) Second Amendment Bill, 
19M: 
Assented to by the President. 

Vol. I, 17. 
Prevention of Disqualification (Par-

liament and Part C States Lelil-
latures) Amendment Bill, 11155: 
Introduced. 

Vol. IX, 10fO--oU. 
Kotionto consider. 

Vol. IX. IP94-2015. 
Consideration of clauses. 

Vol. IX, 201~18. 
Motion to pas. 

Vol. IX, 2016. 
(PllBsed) . 

Vol. IX, 2016. 
Message from Rajya Saltha agree-

ing without amendment to the 
Bill, as passed by Lok Sabha. 

Vol. X, 2982. 
Prevention of Free, Forced or Com-

pulsory Labour Bill (bll Shri D. C. 
Sharma): 
Motion to circulate. 

Vol. I, 1117-38. 
(Withdraw,,) . 

Vol. I, 1138. 
Prevention ot Juvenile Vagrancy 

and Begging Bill (bll Shri M. L. 
Dwivedi) : 
Kotion to consider. 

Vol. VI, 10623-40, 11988-
12012. 

Motion tor leave to withdraw. 

(Withdraw,,) . 
Vol VI, 12012. 

Vol VI, 12012 
Preventive Detention (Amendment) 

Bill, 1954: 
Assented to by the President. 

Vol. I, 17. 
Prisoners (Attendance in Courts) 

Bill: 
Motion to consider. 

Vol. V, 9044-74. 
Consideration of clauses. 

Vol. V, 10'14--30. 

BILL(S): contd. 

Prisoners (Attendance in Courtli) 
Bill: cootd. 
Motion to pass, as amended. 

Vol. V, 9080. 
(Pcused, IlB amended). 

Vol. V, 9080. 
Message from Rajya Sabba agree-

ing without amendment to the 
Bill, as passed by Lok Sabha. 

Vol. VI, 11474-
Assentea to by tbe President. 

Vol. VIII, 152!8. 
Prize Competitions Bill: 

Introduced. 
Vol. VII, 13266-67. 

Motion to consider. 
Vol. VIII, 15231.....f1. 

Amendment to refer to Select 
Committee.. 

Vol. VIII, 15283-n. 
Consideration of clauses. 

Vol. VIII, 15293---M1., 
Motion to pass, as amended. 

Vol. VIII, 1534:1. 
(PcuBsd. 116 amendall). 

Vol. VIII, 15341. 
Message from Rajya Sabba agree-

ing without amendment to the 
Bill, as passed by Lok Sabba. 

Vol. VIII, 16016. 
Assented to by tbe President. 

Vol. IX, 1. 
Punishment for Adulteration of 

Foodstuffs Bill (bll Shri nw.ft-
jhuftwala) : 
Introduced. 

Vol. VI, 111~8T. 

Railway Stores (Unlawful Posse.-
sion) Bill (as passed by Rat,a 
Sabba): ' 
Motion to consider. 

Vol. I, 1309-20, 1749-&6. 
1821-57. 

Amendment to reter to Select 
Committee. 

Vol. I, 1752-59, 1821-57, 
Presentation of the report of 

Select Committee. 
Vol. II, 188i . 

---------_. ------ . _-----------
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> RILL{S): contd. 
Railway Stores (unlawful posses-

sion) Bill, (as passed by Rajya 
Sabhs): contd. 
14otion to consider as reported by 

Select Committee. 
Vol. IX, 920-1004. 

Consideration of clauses. 
Vol. IX, 1004-28. 

Motion to paSI. 
Vol. IX, 1029. 

(Passed, a. amended). 
Vol. IX, 1029. 

Message from Rajya Sabha agree-
ing to the amendment made by 
Lok Sabha in the Bill 

Vol. X, 2554-55. 
Representation of the People 

(Amendment) Bill: 
Motion for leave to withdraw. 

Vol. IV, 8117-19. 
(WithdTawn) . 

Vol. IV, 8119. 
Introdueed. 

Vol. V, 9198-99. 

Motion to refer to Select Com-
mittee. 

Vol. II, 14586-658, 15659-773. 
Vol. VIII, 14791-818, 14923-80, 

15045-93. 
Motion for extension of time for 

presentation of Report of Select 
Committee. 

Vol. IX, 785-88. 
Presentation of Report of Select 

Committee. 
Vol. IX, 1588. 

Representation of the people 
(Second Amendment) Bill: 

Introduced. , 
Vol. V, 9199. 

Motion to refer to Select Com-
mittee. 

Vol. Vii.. 14586-656, 14659-
773. 

Vol. vm, 14791-B18, 
14923-80, 15045-93. 

Motion for extension of time for 
presentation of Report of Select 
Committee. 

Vol. IX, 787. 

BILL (S): contd. 
Reserve Bank of India (Amend-

ment) Bill: 
Introduced. 

Vol. III, 5531. 
Motion to consider. 

Vol. IV, 6411-H. 
Consideration of clauses. 

Vol. IV, 6454-62. 
Motion to pass. 

Vol. IV, 6462. 
(Passed) . 

Vol. IV, 6462. 
Message from Rajya Sabba agree-

ing without amendment to th~ 
Bill, as passed by Lok Sabha. 

Vol. IV, 7242. 
Assented to by the President. 

Vol. V, 8284. 
River Boards Bill, 1955: 

Message from Rajya Sabha re-
questing Lok Sabha to concur 
in the recommendation of Rajya 
Sabha to join the Joint Com-
mittee on the Bill. 

Vol. VII, 14377-78. 
Motion to concur in the recom-

mendation of Rajya Sabba to 
Jom the Joint Committee 
(Adopted). 
Vol. VIII, 15813-44, 15852-a2. 

Report of Joint Committee-Laid 
on the Table. 

Vol. IX, 4. 
Message from Rajya Sabha for-

warding the Bill to Lok Sabha, 
as passed by Rajya Sabha. 

Vol. X, 367S. 
Laid on the Table, as passed by 

Rajya Sabha. 
Vol. X, 3673. 

Rubber (Production and Marketing) 
Amendment Bill, 1952: 
Assented to by the President. 

Vol. I, IT. 
Salaries and Allowances of Mem-

bers of Parliament (Amendment) 
Bill: 
Introduced. 

Vol. II, 2987-88. 
Motion to cGrWder. 

Vol. II, 3367. 
Conlideration of clauses. 

Vol. II. 3367-84 . 
.. - ..... ---.~ .. -- .. _- ---_ ...... - --~- ------.. .-_.- .-... -_ .. _. ---_ ... --_ .. 
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Spirituous Preparations (Inter- ... Salaries and Allowances of Mem-
bers of Parliament (Amend-
ment) Bill: contd. 
Motion to pus. 

Vol. II, 3384-88. 

(Passed) . 
Vol. II, 3388. 

Messaee frelll Rajya Sabha agree-
ing without amendment to the 
Bill, as passed by Lok Sabha. 

Vol. II, 3594. 

Assente'd to by the President. 
Vol. m, 4157. 

Sea Customs (Amendment) Bill: 
Motion to consider. 

Vol. I, 1925-28 , 1929---40. 

Vol. III, 4692-4721. 

Consideration of clauses. 
Vol. III, 4721--62. 5494-5525, 

5531-38. 

Motion to adjourn the debate. 
Vol. m, 4762-64. 

Motion to pass, as amended 
Vol. III, '5538-51. 

(PG88ed, as amended). 
Vol. III, 5551. 

Message from Rajya Sabha agree-
ing without amendment to the 
Bill. as passed by Lok Sabha. 

VoL IV, 6833. 

Assented to by the President. 
Vol. V, 8284. 

Securities Contracts (Regulation) 
Bill, 1954: 

Motion to refer to Joint Com-
mittee. 

Vol. IX, 704-50. 

(Rr.ferred to Jltint Committee). 
Vol. IX, 760. 

Mess-age from Rajya Sabha con-
curring in the recommendation 
of Lok Sabha to join the Joint 
Committee of the Houses on the 
Bill. 

State Trade and Commerce) 
Control Bill: 
Introduced. 

Vol. II, SIGB-M. 
Motion to consider. 

Vol. V, 8888--111, 8953~. 
Consideration of clauses. 

Vol. V, 9000--43. 
Motion to pass, as amended.. 

Vol. V, 9048-44. 
(Passed, as amended). 

Vol. V, 9044. 
Message from Rajya Sabha re-

turning with amendment the 
Bill, as paued by Lok Sabha. 

Vol. VI, 12049-50. 
Laid on the Table, as returned by 

Rajya Sabha with amendment. 
Vol. VI, 12050. 

Motion to consider the amend-
ment made by Rajya Sabha in 
the Bill. 
Vol. VIII, 15513-16, 15532-&1. 

Motion to agree to amendment 
made by Rajya Sabha in the 
Bill (Adopted). 

Vol. VIII, 15561. 
Assented to by the President. 

Vol. IX, 1. 
St. John Ambulance AssociatiOfl 

(India) Transfer of Funds Bill: 
Introduced. 

Vol. VIII, 15381. 
State Bank of India Bill: 

Introduced. 
Vol III, 538'1 

Motion to consider. 
Vol. IV, 6045-46, 6107-6241. 

6248-6401 
Consideration of clauses. 

Vol. IV. 6974-7218 
Motiolr·to pass, as amended. 

Vol. IV, 721&-"11 
(Passed, as amended). 

Vol. IV, 72Jf' 
Message from Rajya Sabha agre .... 

ing without amendment to thll 
Bill, as passed by Lok Sabha 

Vol. IV, 7913 
Assented to by the President. 

Vol. V, 8286. 
State Bank of India (Amendment' 

Bill: 
Introduced. 

Vol. IX, 1589-90. Vol. V, ... -_._ ...... ------------------- ----- ........ --.. ---.. ---
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~(S): COfttd. 
," State Bank of India (Amendment) 

Bill~ COfttd. 

Motioft to consider. 
Vol. V, 9434-50. 

Consideration of clauses. 
Vol. V, 9454-55. 

lI40tiQll to pau, .. amencJ.ecL 
Vol. V, 9455-81. 

(Passed, as amended). 
Vol. V, ~1. 

Message from Rajya Sabha agree-
illg without amendment to the 
Bill, as passed by Lok SabbL 

Vol. VI, 11474-75. 

Assented to by the President. 
Vol VIII, 15228. 

Tea (Amendment) Bill, 1954: 
Assented to by the President. 

Vol. I, 17. 

Tea (Second Amendment) Bill, 
1954: 
Assented to by the President. 

Vel. I, 17. 
Titles and Gifts from Foreign 

States (Penalty for Acceptance) 
Bill [by Shri C. R. NarasimJhan]: 
Motion to consider. 

Vol. VI, 10584-623. 
(Bill withdrawn). 

Vol. VI, 10623. 
University Grants Commission Bill: 

Motion to refer to Joint Com-
mittee. 

Vol. I, 65-144, 536-601. 
Message from Rajya Sabha con-

curring in the recommendation 
of Lok Sabha to join the Joint 
'Committee of the Houses on 
the Bill. 

Vol. II, 2839-40. 
,Motion for extension of time for 

presentation of Report of Joint 
Committee. 

Vol. IV, 6838-84. 
'Presentation of Report of Joint 

Comuu .... 
Vol V, 8827-Ja. 

BILL(S): contd. 
University Grants Commission 

Bill: contd. 
Motion to consider as reported by 

Joint Committee. 
VoL IX, 254-60, 269-382, 

388-476. 
Consideration of clauses. 

Vol. IX, 477-518, 529-89, 
668-86. 

Motion to pass, as amended. 
Vol. IX, 687-704. 

(Pas.ed, as amended). 
Vol. IX, 704. 

Message from Rajya Sabha re-
tuming with amendments the 
Bill, as passed by Lok Sabha. 

VoL X, 2100. 
Laid on the Table, as returned by 

Rajya Sabha with amendments. 
Vol. X, 2100. 

Untouchability (Offences) Bill: 
Motion to consider, as reported by 

Joint Committee. 
Vol. ~V, 6541-6639. 

Consideration of clauses. 
Vol. IV, 6639-76, 

6679-6824. 
Motion to pass, 88 amended. 

Vol. IV, 6824. 
(Passed, as amended). 

Vol. IV, 6824. 
Message from Rajya Sabha agree-

ing without amendment to the 
Bill, as passed by Lok Sabba. 

Vol. IV, 7668. 
Assented to by the President. 

Vol. V, 8284-
Voluntary Surrender of Salaries 

(Exemption from Taxation) 
Amendment Bill: 
Introduced. 

Vol. IX, 1946. 
Women's and Children's Institu-

tions Licensing Bill (by Shrimati 
J411ashri) : 
Motion to consider. 

Vol. l 1138-49. 
Motion to adjourn debate. 

Vol. I, 114t. 
(Debate adjoum.d). 

Vol I, 1141. 



66 INDEX TO LOX SABHA DEBATES 

BILL(S): contd. 
Working Journalists (Conditions of 

Service) and Miscellaneous Pro-
visions Bill, 1955 (as passed by 
Rajya Sabba): 
Me:Jsage from Rajya Sabha for-

warding the Bill to Lok Babha. 
Vol. IX, 1590-91. 

Laid on the Table. 
Vol. IX, 1591. 

Motion to consider. 
Vol X, 2.510-43. 

Consideration of clauses. 
Vol. X, 2544. 

Motion to pass. 
VoL X, 2544-50. 

(Passed). 
Vol. X, 2550. 

Assented to by the President. 
Vol. X, 3904. 

Working Journalists (Industrial 
Disputes) Bill (as passed by 
Rajya Sabha): 
Message from Rajya Babha for-

wardlng the Bill to Lok Babha. 
Vol. It 1047. 

Laid on the Table. 
Vol. It 1047. 

Motion to consider. 
Vol. I, 1633-62. 

Consideration of clauses. 
Vol. I, 1662-66. 

Motion to pass. 
Vol. I, 1666. 

(Passed). 
Vol. I, 1666. 

Assented to by the President. 
Vol. II, 2711. 

Workmen's Compensation (Amend-
ment) Bill [Insertion of new 
section 3A by Shrimati Renu 
Chakravarttll] : 
Introduced. 

Vol. V, 9540. 
Motion to consider. (Negatived). 

VoL IX, 1119-52. 
Vol X. 2940-45. 

Young Persons (Harmful Publica-
tions) Bill: 
Introduced. 

VoL VII, 13907. 
BIR SHEVGOAN; 

Demands for Grants, 1955-5~ 
~ilwa1s-RaiIway Board: 

Motion to reduce the Demand: 
Extension of new rail link of 

Khandwa-Hingoli metre-
gauge through Parliwaijnath, 
Ahmednagar Gbondnadi to 
Poona. 

Vol. I, 1174, 14M. 
BIR USMANABAD: 

Demands for Grants, 1955-56-
Railways-Railway Board: 

Motion to reduce the Demand: 
Railway line in --, Ahmed-

nagar and PooDa metre 
gauge to link western metre 
gauge with North and South 
metre gauge. 

Vol. I, 1174, 1454. 
BIRBAL SINGH, SHRI: 

Representation of the People 
(Amendmeht) Bill: 
Motion to refer to Select Com-

mittee. 
Vo1. VIII, 14871-74. 

Representation of the People 
(Second Amendment> Bill: 
Motion to refer to Select Com-

mittee. 
Vol. vrn, 14871-'1'4-

BIREN DUTT, SHRI: 
Constitution (Eighth Amendment) 

Bill: 
Motion to consider. 

Vol X, 2260. 
Consideration of clauses. 

Vol. X, 2423, 2438. 
Demands for Grants, 1955-56: 

Tripura: 
Vol. III, 4488--94, 456t. 

Motion to reduce the Demanct. 
Aid to Primary and Secondary 

Schools started in Hill-
areas of Tripura by publie-. 

Vol. III, 4478, 4493. 
Construction of all-weather 

roads connecting adminis-
trative headquarters witb 
other parts of Tripura. 

Vol. III, 4477, 4490-91. 
Failur& to provide respol11libie-

Government in Tripura. 
Vol. III, 4491:, 4491. 

Financial help to small can ala 
tOr irrigation in varioua 
P8!"f:B fit Tripura. . 

Vot. m, fG'I. 
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BIREN DUTl', SHRI: contd. 
Demands for Grants, 1955-56: contd. 

Tripura: contd. 
Motion to reduce the Demand: 

contd. 
Need for associating the 

organisation of tribal people 
known as dana Muktl Pari-
shad for jumia rehabilita-
tion work in Tripura. 

Vol. lIl, 4476. 
Need for giving aid to vil-

lagers who have constructed 
village roads and created 
bunds to resist floods. 

Vol. lIl, 4477. 
Need for lifting ban on mike 

propaganda and holding 
mass meetings within the 
Municipality of Agarta1&, 
Tripura. 

Vol. III, 4478. 
Need for providing loans 

through co-operative so-
cieties for agricultural pro-
ducers of Tripura. 

Vol. lIl, 4476. 
Need for starting flood control 

activities throughout Tri-
pura, specially to protect 
the capital town, Aganala. 

Vol. III, 4476. 
Need to provide cheap credit 

to agricultural producers of 
Tripura. 

Vol III, 4476, 4493-94. 
Provision of facilities for 

speedy justice in courts of 
law in Tripura. 

Vol. m, 4477, 4489-90. 
Repression by Armed Police 

in Tripura. 
Vol. III, 4477. 

Speedy disposal of civil dis-
putes pending in courts of 
Tripura. 

Vol. m, 4477. 4489-90. 
Demands for Grants. 1955-5~Rail

ways: 
Railway Board: 

Motion to reduce the Demand: 
Construction of railway lines 

in Tripura. 
Vol. I, 1172, 1380-83. 

BIREN DUTr, SHRI: eontd. 
Demands for Grants, 1955-~6-

Railways: eontd. 
Railway Board: contd. 

Motion to reduce the 
Demand: contd. 

Extension of new rail link 
through Patherkandi upto 
old Agartala station. 

Vol. I, 1172-
Memorandum submitted to 

State Communication Com-
mittee of Tripura. 

Vol. I, 1173, 1381. 
Negotiation with Pakistan for 

using Agartala station for 
through train upto Karim-
ganj and Dhartana. 

Vol. I, 1176, 1382-83. 
Rail link from Karimganj to 

Agartala. 
Vol. I, 1172, 1381-82. 

Rail link between KalkaUghat 
and Agartala town. 

Vol. I, 1175, 1381-82, 1383. 
Railway line from KalkaU-

ghat to Subrom in Tripura. 
Vol. I, 1175, 1381-82. 

Survey of new line connectin, 
Assam Railway with Tri-
pura. 

Vol. 1, 1172, 1382-83. 
Tribal people in services of 

Railways. 
Vol. I, 1172. 

Demand for Supplementary Grant, 
1955-56 pertaining to the Ministry 
of Irrigation and Power and 
motions to reduce the Demand. 

Vol. X, 2277. 
Demands for Supplementary Grants, 

1955-56 pertaining to the Ministry 
of Rebabilitation and motions to 
reduce the Demands. 

Vol. X, 2354-55. 
Motion for adjournment: 

Situation in Ratachera in Agar-
tala: 

Vol. IX, 784, 1037. 
Prevention of Free, Forced or 

Compulsory Labour Bill (by Shri 
D. C. Sharma): 

Motion to circulate. 
Vol. I, 1120-25. 



68 INDEX TO LOK SABHA DEBATES 
____ ---_._-----------------_____ 00 __ -

BIRTH CONTROL: 
Demands for Grants, 1955-56: 

Ministry of Health: 
Motion to reduce the Demand: 

P~ohibition of -- methods. 
Vol. II, 3794, 3809. 

BISW AS, SHRI: 
Business of the House: 

Allocation of time re the Con-
stitution (Seventh Amendment) 
Bill. 

Vol. IX. 660, 663, 666-67. 
Code of Civil Procedure (Amend-

ment) Bill: 
Motion to refer to Joint Com-

mittee. 
Vol. V, 9222-23, 9216, 

9224-25, 9226, 
9226, 9229. 

Constitution (Fifth Amendment) 
Bill: 
Motion for leave to introduce. 

Vol. IX, 5. 
Constitution (Sixth (Amendment) 

Bill: 
Motion for leave to introduce. 

Vol. IX, 6. 
Constitution (Seventh Amendment) 

Bill: 
Motion for leave to introduce. 

Vol. IX, 658. 
Motion to refer to Select Com-

mittee. 
Vol. IX, 822-26, 827, 

828, 864-69, 872-73. 
Constitution (Eighth Amendment) 

Bill: 
Motion for leave to introduce. 

Vol. IX, 1749, 1762-63. 
Motion to consider. 

Vol. X, 2254, 2263. 
Consideration of clauses. 

Vol. X, 2469. 
Motion to pass. 

Vol. X, 2472. 
Delimitation Commission final 

orden Nos. 24 to 29: 
Laid on the Table. 

Vo1. V, 8683, 64. --

BISWAS, SHRI: contd. 
Hindu Marriage Bill: 

Consideration of clauses. 
Vol. IV, 7928. 

Prevention of Disqualification (Par-
liament and Part C States Legis-
latures) Amendment Bill: 
Motion for leave to introduce. 

Vol. IX, 1040-41. 
Motion to consider. 

Vol. IX, 1994, 1998-2000. 
Statement re Law Commission. 

Vol. V, 9451-54. 
BLOCK ACCOUNTS: 

See "Accounts". 
BOGAWAT, SHRI: 

Announcement re discussion oa 
S.R.C. Report. 

Vol. IX, 1922. 
Companies Bill: 

Motion to consider as reported 
by Joint Committee. 

Vol. VI, 10463-68. 
Consideration of clauses. 

Vol. VI, 11555-58, 11594, 
11596, 11628, 11635, 
11691, 11814, 11864. 

BOGAWAT, SHRI: 
Constitution (Fourth Amendment) 

Bill: 
Motion to refer to Joint Com-

mittee and amendment to cir-
culate. 

Vol. 11, 2021-22. 
Motion to consider as reported by 

Joint Committee. 
Vol. nI, 4940. 

Demands for Grants, 1955-56: 
Ministry of Production. 

Vol. III, 42"0. 
Demands for Grants, 1955-S6-RaiI-

ways: 
Railway Board: 

Motion to reduce the Demand: 
Effect of merger of haIt 

dearness allowance with 
pay on House. Rent allow-
ance of employees in clUl 
·C' area.. 

Vol I, 11ft. 
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BOGAWAT, SHRI: contd. 
Demands for Grants, 1955-56-

Railways: contd. 
Railway Board: contd. 

Motion to reduce the De-
mand: contd. 

Extension of new rail link of 
Khandwa-Hingoli metre 
gauge through Parliwfaij-
nath, Bir Shevgaon. 
Ahmednagar Ghodnadi to 
Poona. 

Yol. I, 1174. 
Increase in tares and freight 

charges. 
Vol. I, 1174. 

Increase in fares and freights. 
Vol. I, 1174. 

Increase of T.B. among Rail-
waymen, their treatment 
and grant of pay. 

Vol. I, 1174. 
Non-existence of raised plat-

forms, waiting rooms and 
station buildings on Dho~
Manmad line and covered 
platforms at Kopargaon-
Maronad. Puntamba and 
Rahuri railway stations. 

Vol. I, 1174. 
Railway line in Bir Usmma-

bad Ahmednapr and 
Poona metre gauge to link 
western metre gauge with 
North and South metre 
gauge. 

Vol. I, 1174. 
Representation on Rallway 

Board. 
VoL I, 1176. 

Drugs (Amendment) Bill (as passed 
by Rajya Sabha) : 
Motion to consider. 

Vol. I, 625. 
Finance Bill: 

Motion to consider. 
Vol. m, 5736, 5754-59. 

General discussion of the Rail-
way Budget, 1955-56. 

Vol. I, 1050, 1085-87. 
-------

BOGAWAT, SHRI: contd. 
Hindu Marriage Bill (as passed by 

Rajya Sabha) : 
Consideration of clauses. 

Vol. IV, 7541, 7556, 7590, 
7606-07, 7610, 

7614, 7716, 7717, 
7718, 7719, 7800, 

7844-45, 7873--75, 
7902-03, 7949. 

Hindu Succession Bill: 
Motion to concur in the recom-

mendation of Rajya Sabha to 
join the Joint Committee of the 
Houses. 

Vol. IV, 8211-15, 8231. 
Motion to consider, as passed by 

Rajya Sabha. 
VoL X, 21509. 

Imports and Exports (Control) 
Amendment Bill (as passed by 
Rajya Sabha) : 
Motion to consider. 

Vol. I, 1257--89, 1280. 
Consideration of clauses. 

Indian 
Bill: 
Motion 

Coinace 

to consider. 

Vol. I, 1281. 
(Amendment) 

Vol. V, 8790, 8842. 
Amendments to circulate. 

Vol. V, 8842. 
Consideration of clauses. 

Vol. V, 8848, 8850-152, 
8856. 

Inter-State Water Disputes Bill: 
Motion to concur in the recom-

mendati.n of Rajya Sabha to 
join the Joint Committee. 

VoL VIll, 15771, 15780. 
Land Customs (Amendment) BID: 

Motion to consider. 
Vol. V, 8880-81. 

Motion re Displaced Person's Com-
pensation and Rehabilitation 
Rules, 1955. 

Vol. VII, 13520. 
Motion re economic policy. 

Vol. vm, 15907-08, 15918. 
Motion re Reports of Commissioner 

for Scheduled Castes and Sche-
duled Tribes for 1953 and 1954. 

Vol. VII, 13971, 13995, 
13997, 13999, 1~ 

14415-18. 
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BOGAWAT, SHRl: contd.. 
MotiOn re Report of States Reor-

ganisation Commission. 
VoL X, 2802, 2810, 3001, 

3143, 85M. 
Prevention of Corruption (Amend-

ment) Bill (Amemlment of sec-
tion 5: btl Shri U. c. Patnaik) : 
Motion to circulate. 

Vol. n. 2~1. 
Prize Competitions Bill: 

Consideration of clauses. 
Vol. VIII, 15295. 

Resolution re appointment of a 
Pay Commission. 

Vol. V, 8935, 8940, 10021. 
Resolution re appointment of com-

mission for development of Indian 
shipping. 

Vol. VIII, 14993. 
Resolution re Central Agricultural 

Finance Corporation. 
Vol. V, 8893, 8901--04, 8928. 

Resolutions re export duty on 
groundnuts, groundnut oil cake, 
de-oiled groundnut meal and 
decorticated cottonseed oil-cake 
etc. 

Vol. I, '111-13. 
Resolution re Industrial Service 

Commission. 
Vol. IX, 654-

Resolution re political pensiona. 
Vol. m, 4779, 4787-89. 

Resolution re state monopoly of 
foreign trade. 

Vol. VI, 11416, 11420, 11458-
00. 

Spirituous Preparations (Inter-
state Trade and Commerce) Con-
trol Bill: 
Motion to consider. 

Vol. V, 885S--S8. 
Untouchability (Offences) Bill: 

Consideration of clauses. 
Vol. IV, 6789, 6771-'12. 

BOGOR (INDONESIA): 
President's Address: 

Meetings of Colombo Pew-era at 
Colombo and -. 

Vol I, S, 10. 

BOMBAY: 
Demands for Grants, 15155-58: 

Aviation : 
Motion to reduce the Demand: 

Construction of aerodrom. 
at Sholapur and Hubli ia 
- State. 

Vol. II, 3710, 3781. 

Motion for Adjournment: 
Situation in --. 

Vol. IX, 139, 263-a1. 

BOOVARAGHASAMY, SHlU: 
Demands for Grants, 1955-58: 

Broadcasting: 
Motion to reduce the Demand: 

Policy regarding selection of 
Members for Programme 
Advisory Committee. 

Vol. m, 4081. 
Indian Posts and Telegraphs 

Department (including workin, 
expenses) : 
Motion to reduce the Demand: 

Conditions . of workers of 
rural Post ofBces. 

Vol. n, 370 •. 
Need to continue existing pub-

lic call office at Peram-
balur in Madras State. 

Vol. n. 3710. 
Provision of a public call 

offtce at Jayankondachola-
puram in Madras State. 

Vol. n, 3'101. 

Ministry of Communications: 
Motion to reduce the Demand: 

Failure to appoint Backward 
Class people in proportion te 
their population. 

Vol. n, 21701. 
Ministry of Food and Agriculture: 

Motion to reduce the Demand: 

Failure to ftx land cei1inp and 
bring all cultivable lanct. 
under Government co-opera-
tive fatmlng. 

VoL n. 32N. 
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BOOV ARAGHASAMY, SHRI: con.tcL 
Demands for Grants, 1955-58: contd 

Ministry of Food and Agricul-
ture: comd. 
Motion to reduce the Demand: 

contd. 
Policy to help agriculturists b7 

way of raising price levelll 
of food-erains. 

Vol. n, 32M. 
Irrigation (Includinl Workinl 

Expenses), Navigation, Em-
bankment and Drainale Worb 
(Met from Revenue). 

Vol. m, 4421-24, 4417. 
Ministry of Home Mairs: 

Motion to reduce the Demand: 
Need to reserve vacancies tor 

Scheduled Classes for ap-
pointments in all govern-
ment services on population 
basis. 

Vol. III, 4473. 
Ministry of Irrigation and Power. 

Vol. III, 4415-16, 4420-2 •. 
Motion to reduce the Demand: 

Need of electric power for 
rural areas. 

Vol. m, 4360, 4421. 
Ministry of Production: 

Motion to reduce the Demand: 
Need to errect a fertilizer and 

a cement factory at Peram-
balur to make use of gyp-
sum available there. 

Vol. m, 4232. 
Need to errect a steel plant 

at VirdhachaIam to make 
use of iron ore available 
there. 

Vol. m, 4232. 
Multipurpose River Schemes. 

PoUce: . 

Vol. Ill, 4416, 4420-21, 
4423-24, 4441-42. 

Motion to reduce the Demand: 
Conditions of Police subordi-

nates. 
Vol. m, 4475. 

Motion re economic polley. 
Vol. vm, IS931. 

Motion re Report of States Reorga-
nisatIon Commission. 

Vol. X. 442"1-21. 

BORKAR, SHRI N. A.: 
Death of. 

Vo1. I, 15-1'. 

BORKAR, SHRIMATI ANUSAYABAI: 

Sworn. 
Vol. IV, 291 •• 

Motions re Reports of Commissioner 
tor Scheduled Castes and Sche-
duled Tribes for 1953 and 19K. 

Vol. VII, 13903-CM,. 
13909-11. 

Motion f'e Report of States Reorp-
nisation Commission. 

Vol. X, 430~11.. 

BOROOAH. SHRI; 
Leave of absence to. 

BOSE, SHRI P. C.: 

Vol. X, 31ST. 

Demands for Grants, 1955-58: 
Ministry of Labour: 

Motion to reduce the Demand: 
Vol. II, 2939--41. 

Industrial Disputes (Appellate 
Tribunal) Amendment Bill: 
Motion to consider. 

Vol. V, 9775-'17. 
Industrial Disputes (Banking Com-

panies) Decision Bill: 
Motion to consider and amend-

ment to circulate. 
Vol. VIll, 15130-31. 

Motion re Report of States Reorp-
nisation Commission. 

Vol. X, 3292-91. 

BOTANICAL SURVEY: 
Demands for Excess Grants. 

Vol. X, 2398, 2400-10. 
Motion to reduce the Demand: 

Delay in receipt of equip.. 
ment. 

Vol. X, 2400, 20101-10. 
Indent for scientific instru-

ments. 
Vol. X, 20100, 2401-10. 

Retention of an ofllcer beyond 
normal date of retirement. 

Vol. X, 2400, 20101-10. 
Demand for Grants, 191515-56. 

Vol. II, 3811, 3812, 3813-80. 
3881. 
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BOTANICAL SURVEY: contd. 
Demands for Grants on Account, 

1955-56. 
Vol. I, 1605, 1619-20. 

BRAJESHW AR PRASAD, ~HRI: 

Demands for Grants, 1955-56: 
External Affairs. 

VoL n, 39~8. 
Motion on Address by the Presi-

dent 
Vol. I, 366-69. 

Motion re Report of State Reorp-
nisation Commission. 

Vol. X. 3665-86. 

BRIDGES, RAILWAY: 

See "Railway Bricices". 

BRITAIN : 
See "United Kingdom". 

BRITISH OIL COMPANY: 
Demands for Grants, 1955-56: 

Ministry of Na'ural Resourc. 
and Scientific Research: 
Motion to reduce the Demand: 

Agreements with SVOC and 
-- for oil exploration. 

. Vol. n, 3815-16, 3820, 3831, 
3875, 3877-78, 3880. 

BROADCMTING: 
Demands for Grants, 1955-56: 

Vol. m. 4023-24, 4025-88, 
4158-4200, 4201. 

Ministry of Inlormation and Broad 
casting: 
Motion to reduce the Demand: 

- of film music. 
Vol. III, 4066, 4068, 4070, 4165, 

4200. 
Disapproval of policy re --

and information. 
Vol. nl, 4039-41, 4046-48, 

4051-55, 4067, 4163-
64, 4200. 

Motion to reduce the Demand: 
Policy regarding selection of 

members for Programme Advi-
sory Committee. 

Vol. III, 4088, 4200: 

BROADCASTING: contd. ~ 

Demands for Grants on Account,. 
1955-56. 

VoL I, 1605, 1617. 

Demands for Supplementaly 
Grants, 1954-55. 

Vol. I, 795, 797. 

Resolution re Corporation for. 
Vol. I, 468-506, 

1759-69. 

BROHMO-CHOUDHURY, SHRI: 

Motion re Report of States Reor,a-
nisation CommiMion. 

Vol. X, 2749, 2751, 4171-77. 
Resolution re Department of Wel-

fare tor Scheduled Castes and 
Scheduled Tribes. 

Vol. I, 467. 

BUCRHIKOTAIAH, SHRI: 
Leave of absence to. 

VoL IV, 724& 

BUDGET, ANDHRA: 
Business of the House: 

Andhra Bucicet. 
Vol. I, 1667-70. 

Presentation of --, 1955-56. 
Vol. I, 1122-23. 

Statement showing Supplemen-
tary Demands for Grants for 
1954-55 (-). 

Vol. I, 1322. 

BUDGET J1BTIMATES: 
Budget Estimates of Damodar 

Valley Corporation for the year 
1955-56-Laid on the Table. 

Vol. I, 398. 
Rev.ised Estimates tor the year 

1954-55 and -- for the year 
1955-56 of Employees' States In-
surance Corporation-Laid on 
the Table. 

Vol. VI, 1l609. 
Summary of - 01. Indian AJrlin. 

Corporation-Laid on the Table. 
Vol. IX, 139-40. 

Summary of - of Revenue and 
expenditure of Air India Inter-
national Corporation for 1955-56-
Laid on the Table-. 

Vol. V, 8M'I. 
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BUDGET GENERAL: 
General discussion of the --, 

1955-56. 
Vol n, 2203-2320, 2322-24olO, 

2445--2501, 2561--2709, 
2711~1. 

Memoranda re points raised during 
Budget Debate on irrigation. and 
power projects-Laid on the 
Table. 

Vol IV, 8111. 
Presentation of the --, 1955-58. 

Vol. I, 847-88. 
Agricultural production. 

Vol I, M8-60. 
Balance of payments. 

Vol. I, 853-85, 658-87. 
Budget proposals. 

Vol. I, 871-81. 
Cost Gt living index. 

VoL I, 648. 
Development of cottage and auall 

scale industries.. 
Vol. I, 651-152. 

J'.canomic situation. 
Vol. I, 847, 657-5B. 

Employment llituation. 
Vol I, 862-83. 

Industrial development 
Vol. I, 8110-12. 

Industrial production. 
Vol. I, 8110--62. 

Loans from International Bank 
tor reconstruction and develop-
ment. 

VoL I, 856. 
Monetary policy. 

Vol I, 653. 
Position of capital market. 

Vol I, 653. 
Foreien aid tor development pro-

gramme. 
Vol. I, 81115---87. 

Estimates for Defence Services. 
Vol. I, 582-63. 

Expenditure on nation building 
and development Rerviees. 

Vol. I, 684-65. 
Losses on the disposal of rice 

stocks. 
Vol. I, 865. 

BUDGET, GENERAL: (eontd.) 
Presentation of the -, 1955-56: 

contd. 
National Plan Loan and small 

saving scheme etc. 
Vol. I, 668-70. 

Position re ways and means. 
Vol. I, 670-71. 

Prices of foodgrains. 
Vol. I, 647-48~ 

Revenue trom Customs. 
Vol. I, 658-60, 661-62. 

Second Five Year Plan. 
Vol. I, 685-88. 

See ~o ~da for Gran~ 
1955-56. 

BUOOET, RAILWAY: 
General d.iscusaion of the ~ 

1955-56. 
Vol. I, 817--830, 931--1047. 

I~O, 1052-1108. 
Presentation of -, 1955-56. 

Vol. I, 33---a. 
Adjw*nents of fares and trei8hta. 

Vol. I, 3~, ~1. 
Construction of new Railway linea. 

Vol I, 45-46, 46-49, 52. 
Construction of staff quarters. 

Vol. I, 49-50. 
Disposal of compensation claims. 

Vol. I, 57. 
Electri1lcation of Railways. 

Vol. I, 46-
Estimated receipts an4 expenlii-

ture. 
Vol. I, 33-36, 42-44. 

Financial position. 
Vol. I, 33-34. 

Implementation of first Five Year 
Plan. 

Vol. I. 50. 
Medical facilities for Railway 

employees. 
Vol I, 63-64. 

Perambur Integral Coach Factory. 
Vol. I, 54-59. 

Position regardin, Railwa,y roll-
ing-stock. 

Vol. I, 44-45, 54. 
Railway accidents. 

Vol I, 53-R 
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BUDGET. RAILWAY: contd. 
Presentation of Railway Budget, 

1955-56: contd. 
Railway catering. 

Vol. I, 67. 
Railway Efficiency Bureau. 

Vol. I. M. 
Railway Employees of class II 

service. 
VoL I, 61-62. 

Railway Employees' amenities. 
Vol. I, 62-6 •. 

Railway passenger amenities. 
Vol. I. 50. 65-58. 

Railway Regrouping. 
VoL I, 59. 

Railwayt" second Five Year Plan. 
Vol. I, GO-51. 

Railway Security Force. 
Vol I, 57-58. 

Railway .tat! amenities. 
VoL I, 62-M. 

Railway tra1llc. 
VoL I, 62-53. 

Railway wagons. 
VoL I, 55. 

.stat! Baneftt Fund. 
Vol. I, 62-63. 

Use of khadi on Railways. 
Vol.. I. 58-159. 

'See also Demands for Grants, 
1955-56-Railways. 

.!BUDGETING: 
Demands tor Grants, 1955-56: 

Ministry of Defence: 
Motiro to reduce the Demand: 

Un~atjsfactory --. 
Vol. II, 3~'1, 3480, 3518-20, 

3530-32, 3548-50, 8l553--6l5, 
3587-89, 3617. 

llURDWAN: 
Demands for Grants, 1955-56-Rail-

ways: 
Open Lines Works-Development 

Fund 
Motion to reduce the Demand: 

Absence of lavatories in the 
rakes running between 
Howrah and --, (E. Rly.). 

Vol I, 1475, 1599. 

BURMA: 
Demands for Supplementa&7 

Grants, 1955-56: 
Loans and Advances by the 

Central Government: 
Motion to reduce the Demand: 

Terms and conditions of lout 
to-, 

Vol. X. 2374, 2375-81. 
Financi.l qreement between the 

Government of India and-
Laid on the Table. 

BUSINESS 
MITTEE: 

Vol. IX. 181. 

ADVISORY COM~ 

See Wlder "Committee(s), ParUa-
mentary". 

Business of the House. 
Vol. I, 278--82, 399-400, 1303-0.. 

1307, 1667-70. 
Vol. II, 2988-98. 

Vol m. 4158, 4293-95, 4411, 
5790--94.. 

VoL IV. 5983, 6045, 6241-42-
6538-41, 6678-79, 6831-32. 

6835, 6856-63, 7439-40, 
8120-2L 

BUSINESS OF THE HOUSE: 

Business of the House. 
VoL V. 8423-27, 8427-28, 8695-

871~, 8950-51. 
Vol. VI, 10361-62, 11775. 

Vol. VII, 12193-94. 12937-31, 
13223--26, 13265-~ 

13267-70, 1406~Z. 
14181. 

Vol. VIII, 15230-31, 15680-84. 
! 15850-51. 

c 
CABINET: 

Demands for Grants, 1955-58. 
Vol. III. 4445, *i6. 4449-71. 

4479-4556, 4562--4667. 
Deman~ for Granta on Account. 

19155-58. 
Vol. I, 1605, 1614-11. 



NINTH TO ELEVEN'l'H SESSIONS, 1855 7S 

CABINET: eontd. 

Demands for Supplement&r7 
Grants, 1954-511: 
Motion to reduce the Demand: 

Appointmellt of 1 Cabinet MiD-
ister and 5 Ministers of State. 

VoL I, '181-80. 

CALCIUM CHLORIDE: 
Reports of Tarift Commission on 

treatment of colliery block for 
determinin8 the retention prices 
of steel and on continuance of 
protection to --, soda ash, 
titanium dioxide and hydroqui-
none industries-laid on the 
Table. 

Vol. V, 8420-21. 

CALCUTTA: 
Demands for Grants, 1955-56: 

Ministry of Commerce and Indus-
try: 
Motion to reduce the Demand: 

Failure to glve proper assis-
tance to small industrial 
undertakings of -- and 
Howrah. 

VoL III, 4663, 4682, 5266. 
Ministry of Communications: 

Motion to reduce the Demand: 
Desirability of altering de-

parture time of Calcutta-
Bangalore Dakota Air Ser-
vice. 
Vol. n, 3679-80, 3701, 3761. 

CALCUTTA PORT: 
Calling Attention to Matter of 

Urgent Public Importance. 
"Go slow" movement of atevidor-

es in. 
Vol V. 9798-99. 

Strike in --. 
Vol. II, 2559-80. 

Motion for AI:ljo~ent: 
Stoppage ot WOrK at -. 

VoL n, 2199-2200. 
CALLING ATTENTION TO MAT-

TER(S) OF URGENT PUBLIC 
~ORTANCE: . 

Allegations against working of the 
Kosi Project 

VoL IV, '1~. 

I ( 

CALLINtl ATTENTION TO MAT-
TER(S) OF URGENT PUBLIC IM-
PORTANCE: contd. 

Appointment of a Commission oa 
Hindi. 

Vol. VI. 7911-11. 
B. C. vaccination campaign. 

Vol. VI, 11811-11. 

Canal waters dispute betweea 
India and Pakistan. 

Vol. 1. 1177-7'. 
Casualties inflicted by Indian 

soldiers on hostile tribesmea 
in N.E.F.A. 

Vol VIII, 15~. 

Crash of Indian Airlines Constel-
lation in South China Sea. 

Vol. III, 5132-35. 

Cyclone in Madras. 
Vol. IX, 1928-30. 

Floods in Orissa. 
Vol. VII, 13405-{)'f. 

Go-slow movement of stevedOreli 
in Calcutta Port. 

VoL V, 9798-9t. 
Railway accident nea.r Murshida-

bad. 
Vol. VI, 11475-71. 

Report of Mr. J. D. Scaife t'e 
Hindustan Machine Tool Factory 
at Jalahalli 

Vol. VITI, 1601'1-21. 

Starvation in flood-stricken d.W-
tricts of U.P. 

"VoL vn, 14379--al. 
Strike by Army Workshop mm 

at Kirkee. 
Vol. IV, 598O-a. 

Strike in Calcutta Port. 
Vol. 11, 2559-60. 

Strike in Pondicherry. 
Vol. II, 2441--0 

Unemployment in Central Excise 
Department. 

Vol. IV, 8115-1'1. 
Use of Hindi in U.P.S.C. Exami-

nations. 
Vol IV, 7~. 
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CAMPS FOR DISPLACED PER-
SONS: 
Demands for Supplementary 

Grants, 1955-56: 
Expenditure on Displaced Per-

30ns: 
Motion to reduce the De-

mand: 
Additional expenditure on 

Camps. 
Vol. X, 2344, 234~73. 

Condition of displaced per-
BOns in camps and expen-
diture on T.B. patients. 

Vol. X, 2344, 234~ 73. 

CANAL WATERS DISPUTE: 
Calling Attention to matter of 

Urgent Public Imporiance: 
Canal Waters DJsputes between 

India and Pakistan. 
Vol. I, 1177-7It 

Demands for Supplementary 
Grants, 1155-56: 
Ministry of Irrieation and 

Power: 
Motion to reduce the Demand: 

'Expenditure on Mission of 
International Bank. 

Vol. X, 2271-80. 
Failure of Government to 

safecuard Inctia's interest 
in-. 

Vol X, 2278-81. 

CAPITAL, FOREIGN: 
See "Foreign Capital". 

CAPITAL MARKET: 
Presentation of the General Bud-

get, 1955-56: 
Position of. 

Vol. I, 653. 

CAPITAL OUTLAY OF THE MIN-
ISTRY OF COMMERCE AND 
INDUSTRY: 
Demands for Grants, 1955-56: 

VoL In, 4661-90, 5135-5246, 
5247-67. 

Demands for Grants on Account, 
1955·56. 

Vol. I, 1605, 1625. 

Demands lor Grants, 1955-56. 
Vol. m, 5525-26, 5527. 

Demands for Grants on Account, 
1955-56. 

Vol. I, 1605,1626. 

CAPITAL OUTLAY OF THE MINIS-
TRY OF EXTERNAL AFFAIRS: 

Demands for Grants, 1955-56. 
Vol II, 3886-3994, 3996-4004, 

400~21, 4022. 
Demands for Grants on Account, 

1955-56. 
Vol. I, 1605, 1626. 

CAPITAL OUTLAY OF THE MINIS-
TRY OF HEALTH: 

Demands for Grants, 1955-56. 
Vol. n, 3783-64, 3765--3811. 

Demands for Grants on Account, 
1955-56. 

Vol. I, 1605, 1629. 
Demands for Supplementary 

Grants, 15154-55. 
Vol. I, 795, 798. 

CAPITAL OUTLAY OF THE MIN-
ISTRY OF HOME AFFAIRS: 

Demands for Grants, 1955-56. 
Vol III, 4445, 4448, 4449-'11, 

4479-4556, 4562-4657, 4659. 

Demands for Grants on Account, 
1955-56. 

Vol. I, 1605, 1629. 

CAPITAL OUTLAY OF THE MINIS-
TRY OF LABOURs •. , 

Demands for Grants, 1955·56. 
Vol. II, 2917-18, 2919-84. 

2990-3038, 3040. 

Demands for Grants on Account, 
1955-56. 

VoL 1605, 1630. 

I 

1 

CJ 
J 
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CAPITAL OUTLAY OJ' THE MIN-

ISTRY OF NATURAL RESOURCES 
AND SCIENTIFIC RESEARCH: 

Demands for Grants, 1955-56. 
Vol n, 3811, 3813-80, 3882. 

Demands for Grants on Account, 
1955-66. 

Vol. I, 11505, 1630. 

CAPITAL OUTLAY OF THa MIN-
ISTRY OF PRODUCTION: 

Demands for grants, 1955-56. 
Vol. III, 4203-92, 4295-4321. 

Demands for Grants on Account, 
1955-56. 

Vol. I, 1605, 1630. 

Demands for Supplementuy 
Grants, 1955-56. 

Vol. X, 2155-58: 

Motio:l to reduce the Demand: 
Steps taken for expansion of 

iron and steel production. 
Vol. X, 215~8. 

CAPITAL OUTLAY OF THE MIN-
ISTRY OF REHABILITATION: 

Demands for Grants, 1955-56. 
Vol. II, 3045-3152, 3155-73, 3174. 

Motion to reduce the Demand: 

Delay in paying compensation 
to claimants who have al-
ready filed their applications 
for compensation. 

Vol. II, 3089-92, 3114-15, 
3120, 3134-39, 3141-42, 

3173. 

Failure to provide substantial 
amount in compensation pool. 

Vol. II, 3091-92, 3120, 3173. 

Demands for Grants on Account, 
1955-56. 

Vol. I, 1605, 1630. 

Demands for Supplementary 
Grants, 19~8. 

Vol. I, '198, '198. 

CAPITAL OUTI:.AY ON BROAD-
CASTING: 
Demands for Granta, 1955-56: 

Vol. III, 4023-24, 402~8, 4158-
4200, 4201. 

Motion to reduce the Demand: 
Need to open new Broadcasting 

Station in Marathwada part 
of Hyderabad State. 

Vol. III, 4068, 4200. 
Demands for Grants on Aceount, 

1955-515. 
Vol I, 1605, 1629. 

CAPITAL OUTLAY ON BUILDINGS: 

Demands for Grants, 1955-56. 
Vol. II, 2856-57, 2863-2912,. 

2915-115, 2917. 
Demands for Grants on Account, 

1955-56. 
Vol. I, 1605, 1631. 

CAPITAL OUTLAY ON CIVIL AVI-
ATION: 

Demands for Grants, 1955. 
Vol. II, 3619, 3621, 3621-3742, 

3743-60, 3761, 3763. 

Demands fGr Grants on Account, 
1955-56. 

Vol. I, 1605, 1626. 

CAPITAL OUTLAY ON CIVIL 
WORKS: 

Demands for Grants on Account, 
1955-56-Andhra. 
Vol. I, 1686, 1687-1733, 1738, 1746. 

Demands for Supplementary 
Grants, 1954-55-Andhra. 

Vol. I, 1676, 1687-1733, 1737. 

CAPITAL OUTLAY ON CURRENCY: 

Demands for Grants, 1955-56. 

Vol. III, 5272, 5273-5321, 5388-
5488,5492. 

Demands for Grants on Account, 
1988-56. 

Vol. I, 1605, 1627. 
Demands for Supplemmtal7 

Graata, 1988-ae. 
Vol vm. luat 
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CAPITAL OUTLAY ON ELECTRI-
CITY SCHEMES: 
Demands tor Grants on Account, 

1955-56-Andhra. 
Vol. I, 1686, 1686-1733, 1746. 

Demands tor Supplementary 
Grants, 1954-55-Andhra. 

Vol. I, 1676, 1687-1733,-
1737-38. 

CAPITAL OUTLAY ON FOllESTS-
Demands tor Grants, 1955-58. 

Vol. II, 3176, 3177-3282, 
3287-3306, 3307, 3321, 

3322. 
Demands for Grants on Account, 

1955-~. 
Vol. I. 1605, 1828. 

CAPITAL OUTLAY ON IMPROVE-
MENT OF PUBLIC HEALTH: 

Demands for Grants on Account, 
1955-5I>-Andhra. 

Vol. I, 1685, 1687-1733. 1738. 
1745-46. 

Demands for Supplementary 
Grants, 195 ... 55-Andhra. 

Vol. 1, 1675-76, 1687-
1733, 1737. 

CAPITAL OUTLAY ON INDIA SEC-
URITY PRESS; 

Demands tor Grants, 1955-56. 
Vo1. III, 5272, 5273-5321, 

5388-5488, 5491. 
Demands for Grants on Account, 

1955-56. 
Vol. I, 1605, 1627. 

CAPITAL OUTLAY ON INDIAN 
POSTS AND TELEGRAPS (NOT 
MET FROM REVENUE): 

Demands for Excess Grants, 1950-
51. 

Vol. X, 2400, 2401-10, 2412. 
Demands for Grants, 1955-58. 

Vol. II, 3619, 3621, 3621-3742, 
3743--60, 3761, 3762-63. 

Deulands tor Grants on AcCOUDt, 
1955-58. 

" Vol. 1, 1805, 1825. 

CAPITAL OUTLAY ON INDUSTRIAL '~I 
DEVELOPMENT: 
Demands tor Grants on Account, 

1955-5I>-Andhra. 
Vol. I, 1685. 1681>-1730. 1736, 

1743. 
CAPITAL OUTLAY ON IRRIGA-

TION: 
Demands for Grants on Account, 

1955-56-Andhra. 
Vol. I, 1686, 1687-1733, 1738, 1745. 

Demands for Supplementary 
Grants, 1954-55--Andhra. 

Vol. I, 1675, 1687-1730, 
1737. 

CAPITAL OUTLAY ON MINTS: 

Demands for Grants, 1955-56. 
Vol. Ill, 5272, 5273-5321. 5388-

5488. 5492. 
Demands tor Grants on Account, 

1955-56. 
Vol I. 1605, 1627. 

CAPITAL OUTLAY ON MULTIPUR-
POSE RIVER SCHEMES: 
Demands for Grants, 1955-56. 

Vol. III, 4321-22, 4323-59. 4362-
4416. 4420-43, 4445. 

Motion to reduce the Demand: 
Compensation tor land taken 

for D.V.C. 
Vol. III, 4351, 4363, 4437, 4443. 

D.V.C.'s planning ot lower 
Damodar Canal without con-
sidering existing waterways 
in Arambagh sub-division of 
Hooghly. 

Vol. III, 4352, 4363, 4443. 
Early commencement of Nandi':' 

konda Project. 
Vol. III, 4362, 4395-96, 4443. 

Demands tor Grants on Account, 
1955-56. 

Vol. I, 1605, 1629. 

CAPITAL OUTLAY ON PORTS: 

Demands for Grants, tor 1955-56. 
Vol. III, 5525-26, 5529. 

Demands for Grants on Account. 
1955-58. 

Vol. I, 1605, 1630-11. 
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CAPITAL OUTLAY ON ROADS: 

Demands for Grants, for 1955-56. 
Vol. III, 5525-26, 5529. 

Demands for Grants on Account, 
1955-56. 

VoL I, 1605, 1631. 
CAPITAL OUTLAY ON SCHEMES 

OF AGRICULTURAL IMPROVE-
MENT AND RESEARCH: 

Demands for Grants on Account, 
1955-56-Andhra. 
Vol. I, 1685, 1687-1733, 1738, 1746. 

CAPITAL OUTLAY ON SCHEMES 
OF STATE TRADING: 
Demands for Grants on Account 

1955-56-Andhra. ' 
Vol. I, 1687-1733, 1738, 1747. 

Demands for Supplementary 
Grants, 1954-55-Andhra. 

Vol. I, 1676-77, 1687-1733, 1738. 

CAPITAL OUTLAY ON VIZAGA-
PATNAM PORT: 

Demands for Grants, 1955-56-RaiI-
ways. 

Vol. I, 1602, 1603. 
CASHEWNUT(S) : 

Demands for Grants, 1955-56: 
Ministry of Commerce and Indus-

try: 
Motion to reduce the Demand: 

Fall in export of many com-
modities including shellac, 
pepper, - and artificial 
silk. 

Vol. III, 4680, 5266. 
CASTE DISTINCTIONS REMOVAL 

BILL <BY SHRI DABHI): 

See under "Bill (s)" 

CAUSTIC SODA AND BLEACHING 
POWDER INDUSTRY: 

Tariff Commlssion's Report on --; 
and Government notification, 
~lution and statement there-
on-Laid on the Table. 

Vol. I, 18-19. 

CAUVERY BRIDGE: 
Demands for Grants, 1955-56-Rail-

ways: 
Ordinary Working Expenses-

Administration: 
Motion to reduce the Demand: 

Refusal to restore concession 
enjoyed by railway workers-. 
going on duty after crossing, 
-- on the Southern Rail-
way who are not provided. 
with quarters. 
VoL I, 1466, 1496-97, 1599. 

CEMENT FACTORY: 
Demands for Grants, 1955-56: 

Ministry of Production: 
Motion to reduce the Demand: 

Failure to set up a state-own-
ed -- for Nandikonda 
Project. 
Vol. III, 4208, 4232-33, 4298, 

4319. 
Need to erect a fertiliser and 

a -- at Perambelur to· 
make use of gypsum avail-
able there. 

Vol. III, 4232, 4319. 
CENSUS: 

Demands for Grants, 1955-56: 
Census: 

Motion to .reduce the Demand: 
Manipulation of -- figures 

in border districts of Bihar. 
Vol. III, 4475, 4505-06, 4657. 

Ministry of Home Affairs: 
Motion to reduce the Demand: 
Vol. II, 4445, 4446-47, 4449-71, 

4475, 4479-4556, 4562-4657 
4658. 

Registration of Scheduled' 
Castes in. 
Vol. III, 4467-68, 4473, 4657. 

Demands for Grants on Account, 
1955-56. 

Vol. I, 1605, 1615. 

C~ ADVISORY BOARD OF:" 
,ARCHAEOLOGY: . 

See "Archaeology, Central AdvisorJ" 
. ; -Board ot." . 
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CENTRAL ADVISORY BOARD OF 
EDUCATION: 

See "Education, Central Adviaory 
Board of." 

CENTRAL ADVISORY COMMITTEE 
OF NATIONAL CADET CORPS: 

See "National Cadet Corps, Central 
Advisory Committee of'. 

CENTRAL AGRICULTURAL FIN-
ANCE CORPORATION: 
.See "Agricultural Finance Corpora-

tion, Central". 

CENTRAL BOARD OF IRRIGATIOK 
AND POWER: 

.see "Irrigation and Power, Central 
Board of'. 

CENTRAL EXCISES AND SALT 
Af:r: 

Notification under -- Laid on the 
Table. 

Vol. II, 2200, 
Vol. III, 4157. 
Vol. V, 8288, 

Vol. VI, 11609, 
Vol. VII, 12375, 

Vol. X, 3490. 
Notifications under section 38 of the 
-- Laid on the Table_ 

Vol. I, 20 

CENTRAL EXCISE DEPARTMENT: 

Calling Attention to Matter(s) of 
urgent Public Importance: 
Unemploymp.nt in --. 

Vol. IV, 8115-17. 

CENTRAL PUBLIC WORKS DE-
PARTMENT: 

Demands for Grants, 1955-116: 
Other Civil Works: 

MoUon to reduce the Demand: 
Failure to apply Contributory 

Health Scheme to 'worJu-
ehar,ed' ata1! of - In 
Delbl. 

Vol. n. 281f, .1 •. 

CENTRAL RAILWAY: 

See "Railway, Central" 

CENTRAL ROAD FUND: 

See "Road Fund, Central". 

SECRETARIAT, CENTRAL: 

Demands for Grants, 1966-56: 
Ministry of Home Affairs: 

Motion to reduce the Demand: 
Representation of Scheduled 

Castes in -- and All India 
Services. 

Vol. III, 4472, "657. 
Revision of Pay Scale of 

Third Division Clerks of. 
Vol. III, 4474, 4635-36, 4648-

49, 4657. 

CENTRAL SILK BOARD: 

See "Silk Board, Central". 

CENTRAL TRACTOR ORGANISA-
TION: 

See "Tractor Organisation, Central". 

CHAIRMAN, MR. (PANDITTHAKUR 
DAS BHARGAVA): 
Ruling by: 

On a point of order raised that 
the Caste Distinctions Removal 
Bill (by Shri Dabhi) militated 
against articles 15(4), 46, 330 
and 335 of the Constitution it 
was ruled that the House was 
the final authority to· decide 
whether the Bill was against 
the Constitution ClO:' not. 

CHAKRA VARTTY, 
RENU: 

Vol. III, 5321-24. 

SHRIMA'l'I 

Business Advisory Committee: 
Motion re Twenty-fourth Report. 

Motion 
Report. 

re 
Vol. VII, 12770. 
Twenty-aeventh 

VoL IX, B22-23. 
Motion .,.. Twenty-ninth Report. 

VoL IX, 1800. 
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CHAKRA V ARTTY, 
RENU-contd. 

SHRIMATI 

Business of the House. 
Vol. II, 2989, 

Vol. IV, 6831-32. 
Vol. V, 8427, 

Allocation of time for Demands re 
Ministry of Rehabilitation. 

Vol. II, 3041, 3042. 
Extension of Session. 

Vol. IV, 6859. 
Calling Attention to Matter of 

Urgent Public Importance: 
Report of Mr. J. D. Scaife Te. 

Hindustan Machine Tool Fac-
tory at Jalahalli. 

Vol. VlII, 16021. 
Citizenship Bill: 

Motion to refer to Joint Commit-
tee and amendment to cir-
culate. 

Vol. V, 9495-9505, 9736, 
9740-41, 9747. 

Motion to consider as reported 
by Joint Committee. 

Vol. IX, 1286. 
Consideration of clauses. 

Vol. IX, 1475, 1482, 1~83--87. 

Committee on Private Members' 
Bills and Resolutions: 

Motion re Thirtieth Report. 
Vol. V, 9511-12, 9514, 91U7, 9518. 

Motion re Thirty-first Report. 
Vol. V, 8892. 

Companies Bill: 

Consideration of clauses. 
Vol. VI, 12156. 

Constitution (Fourth Amendlllent) 
Bill: 

Motion to consider as reported 
by Joint Committee. 

Vol. Ill, 4855, 4856. 

Consideration of clauses. 
Vol. Itr, 5091-98, 5097. 

Constitution (Eighth Amendment) 
Bill: 

Motion to consider. 
VoL X, 2258. 

CHAKRAV ARTTY, 
RENU-contd. 

SHRIMATI 

Delhi (Control of Building Opera-
tions) Bill: 
Motion to consider. 
Vol. IX, 1715, 1815-21, 1822-25. 

Consideration of clauses. 
Vol. IX, 1970-71. 

Delhi Joint Water and SewaJe 
Board (Amendment) Bill: 
Motion to consider. 

Vol. V, 9099-9104, 9118. 
Motion to pass, as amended. 

Vol. V, 9122, 81& 
Demands for Grants, 1955-58: 

Aviation: 
Vol. II, 3621-30, 3'111, 3749. 

Motion to reduce the Demand: 
Appointment of an expert 

committee to review pay 
scales and conditions of 
service of Civil Aviation 
Depa.rtment employees. 

Vol. II, 3625-26, 3630, 3711, 3749. 
Confirmation of staff. 

Vol. II, 3711. 
Extension of General Provi-

dent Fund facilities to clasa 
IV staff of Civil Aviation 
Department. 

Vol. II, 3624. 3712 
Grant of gazetted holidays 

to operational sta1f. 
Vol. II, 3711. 

Losses on Airlines Corpora-
tion. 

Vol. 3628-29 
Need to reserve 50 per cent 

of class III gazetted posts 
for promotion from sub-
ordinate cadre. 

Vol. n, 3711. 
Recognition of Civil Aviation 

Department Employees 
Union as a trade union. 

Vol. II, 3625, 3'111. 
Reduction in barrack rents. 

Vol. II, 3623, 3712. 
Vol. II, 362t. 

Twelve hours j duty for chOtD-
kicU1rs. 

Vol. II, 3624. 
Unemployed pnots. 

Vol. II, Inz. 
-.--------------~----------. 
105 LSD-6. 
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CHAKRAVARTTY, SHRIMATI 
RENU-contd. 
Demands for Grants, 1955-56-contd. 

Aviation-contd. 
Motion to reduce the Demand-

conto;. 
Wastage of huge assets at 

Panagarh Air Base and ita 
profitable utilisation. 

Vol. II, 3629-30, 3711. 
Defence Capital Outlay. 

VoL II 3353-55, 3357·58. 
Defence Servic~s, Eflective-Air 

Force. 
Vol. II, 3353. 

Defence Services, Effective-Navy. 
Vol. II, 3351-52, 3609. 

Defence Services, Effective-Navy. 
Vol. II, 3351-52. 

Defence Services, Non-Eflective 
Charges. 

Vol. II, 8603. 
Expenditure on Displaced Per· 

IOns: 
Motion to reduce the Demand: 
Desertion of displaced per-

sons from Bihar and Orissa 
camps. 

Vol. II, 3052, 3119, 3171. 
Expediting release of houses 

and land of Muslim dis-
placed persons by giving 
these refugees priority in 
allocation of accommoda-
tion and land. 

Vol. II, 3118. 
Failure to give rehabilitation 

to work-site camp inmates. 
Vol. II, 3053-54, 3119. 

Failure to regularise squat-
ters' colonies. 

Vol. II, 3119, 3169. 
Failure to take up adequate 

number of reelamatLln 
schemes for making land 
available to agricultwist 
refugees. 

Vol. II, 3049-50, 3051--53, 3119. 
Inadequacy of Rehabilitation 

measures in Assan!. 
Vol. II, 3049-51, 3118. 

Weed to give financial help to 
aools built and organised 
by refugees. 

Vol. U, 8118. 

CHAKRAV ARTTY, 
RENU-contd. 

SHRIMATI f: 

Demands for Grants, 1955-56-contd. 
Expenditure on Displaced Perlons 

-contd. 
Motion to reduce the Demand-

contd. 
Need to set up All Parties 

Rehabilitation Boards at 
all levels. 

Vol. II, 3118. 
Permanent liability camps 

and the rehabilitation of 
their inmata. 

Vol. II, 3119. 
Training for production and 

marketing of goods pro-
duced by refugees. 

Vol. II, 3054-55, 3120. 
Unemployment among refu-

gees. 
Vol. II, 3054, 3119. 

Indian Posts. and Telegraphs 
Department (Including Work-
ing Expenses): 
Motion to reduce the Demand: 

Delay in finalisation of survey 
ot places where bad climate 
allowances have to be paid. 

Vol. II, 3708. 
Provision of railway quar-

ters for R.M.S. staff near 
Railway stations. 

Vol. II, 3630, 3'108. 
Reorganisation of R.M.S. 

Vol. n, 3708. 
Manipur: 

Motion to reduce the Demand: 
Setting up of a legislative 

assembly in Manipur within 
19155. 

Vol m, 4649, 4654, 4656. 
Medical Services: 

Vol. II, 3789-94. 
Motion to reduce the Demand: 

Medical services in rural 
areas. 

Vol. II, 3791-94. 
Ministry of Communications: 

Vol. II, 3621-30, 37~2. 
Motion to reduce the Demand: 

Condition of quarte1'B in 
I.N A. Colony, New Delhl. 

Vol. II, 3622-23. 
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CHAICRAVARTTY, SHRIMATI 
RENU-contd. 
Demands for Grants, 1955-56-contd. 

Ministry of Communications-
contd. 
Motion to reduce the Demand-

contd. 
Disparity in scales of pay of 

employees of Air India 
International and Airlines 
Corporation. 

Vol. II, 3701. 

Effect on wages of employee 
of Indian Airlines Corpo-
ration due to implementa-
tion of Service Committee's 
recommendations. 
Vol. II, 3626--28, 3701, 3752. 

Ministry of Defence. 
Vol. II, 3350-60, 3603, 3609. 

Motion to reduce the Demand: 
Expansion of Naval Defence 

by co-ordination with ship-
building, harbour-develop-
ment and other civilian 
activities. 

Vol. II, 3356. 
Failure to provide for proper 

preservation and utilisation 
of valuable Stores in ordn-
ance and engineering 
depots. 

Vol. II, 3356, 3358. 
General irregularities in Ac-

counts of Defence Depart-
ments. 

Vol. II, 3357. 
Modernisation of Defence Far-

ces. 
Vol. II, 335%. 

Urgent necessity for reorpni-
sation of ordnance factories 
in national interest. 
Vol. II, 3355-56, 3535, 353fl. 

Working Conditions of De-
fence employees. 

Vol. II, 3357-60. 
Vol. II, 3789--94. 

MinistTy of Health. 
Motion to reduee the Demand: 

Failure to come to a dec1aion 
about scheme for training 
of Rural Medical Auziliary 
personnel. 

Vol. II, 3791-92. 
----._---

CHAKRAV ARTTY, 
RENU-contd. 

SHRIMATI 

Demands for Grants, 1955-56-con.td. 
Ministry of Labour: 

Motion to reduce the Demand: 
Labour policy of Government 

Vol. II, 3035. 

Ministry of Rehabilitation: 
Motion to reduce the Demand: 

Inftux of refugees from East 
Pakistan. 

Vol. II, 3045-49, 3118. 
Ministry of Production. 

Vol. III, 4298. 
Multipurpose River Schemes. 

Vol. nI, 4439-40. 
TripuTa. 

Vol. m, 4566. 
Demands for Grants, 1955-56-

Railways: 
Construction of New Lines-

Capital and Depreciation Re-
serve Fund. 

Vol. I, 1580-82. 
Demands for Supplementary Grants, 

1964-55: 
Cabinet: 

Motion to reduce the Demand: 
Appointment of 1 Cabinet 

Minister and 5 Ministers of 
State. 
Vol. I, 781-83, 787, 788, 789. 

French Establishments In India: 
Motion to reduce the Demand: 

Additional expenditure fol-
lowing de facto transfer. 

Vol. I. 777-78, 779, 780. 
Industries: 

Motion to reduce the Demand: 
Functions of National Small 

Industries Corporation. 
Vol. I, 751-58. 

National Small Industries Cor-
poration. 

Vol. I. 751--53. 
Ministry of Commerce and Indus-

try: 
Motion to reduee the Demand: 

Creation of new posts for 
National Industrial Deve-
lopment Corporation and 
development of small scale 
industries. 

Vol. I, 737-40. ._--_. _. __ ... ------_ .. ---.. _--_ ..... _ .. _-_. __ .-
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CHAKRAVARTTY, S H RIM A T I 
RENU-contd. 
Demands for Supplementary Grants, 

1954-55-contd. 
Ministry of Commerce and Indus-

try-contd. 
Motion to reduce the Demand-

contd. 
Creation of posts of Officers 

in connection with National 
Industrial Development 
Corporation. 

Vol. I, 725, '137--40. 
Workinl of the National In. 

dustrial Development Cor-
poration. 

Vol. I, 737-40, 742. 
Ministry of Defence: 

Motion to reduce the Demand: 
Creation of additional posts. 

Vol. I, '15'1-58. 
Miscellaneous Departments and 

Expenditure under the Ministry 
of Commerce and Industry: 
Motion to reduce the Demand: 

Plantation Enquiry Commis-
sion. 

Vol. I, 747, 733-54, 756. 
Other Capital Outlay of the 

Ministry of Communications: 
Motion to reduce the Demand: 

Cash compensation and pur-
chase of new aircraft. 

Vol. I, 790, 791-92, 794. 
Demands for Supplementary Grants, 

1955-56 pertaining to the Ministry 
of External Attairs. 

Vol. X, 2225. 
~etnands for Supplementary Grants, 
'19~5-56 pertaining to the Ministry 
of Natural Resources and Scienti-
fic Research and motions to re-
duce the Demands. 
Vol. X, 2314, 2318, 2321-22, 2323, 

2325, 2327. 
Demands for Supplementary Grants, 

1955-56 pertaining to the MinWtry 
of Rehabilitation and motio~s to 

, reduce the Demands. 
Vol. X. 2331-34, 2363, 2364, 2364-

65. 
Factories (Amendment) Bill: 

rSubstitution of section 59 bll 
Shrimati Renu Ch.akravartt1l]: 
Motion for leave to introduce. 

Vol. V, 953 •. 

CHAKRAVARTTY, SHRIMATr 
RENU-contd. 
Funeral Reforms Bill (bll Shri Tel-

kikar) : 

Motion to circulate. 
Vol. VI, 12046. 

General discussion of the General 
Budget, 1955-56. 
Vol. II. 2264-78, 2285, 2563, 2727, 

2730, 274'1, 2'148, 2753. 

Half-an-hour discussion re accidents 
in coal mines. 

Vol. II, 2971. 
Half-an-hour discussion re Re-

grouping of Railways. 
Vol. II, 11752. 

Hindu Marriage Bill (as passed by 
Rajya Sabha): 
Motion to consider. 

Vol. IV, 6891, T25~2. 

Consideration of clauses. 
Vol. IV. 7493, 7fj49-52, 7569, 7570, 

7589, 7590, 7591, 7609, 7610, 
7614, 7635-40, 7649, 7680, 7682, 
7699, 7709-13, 7850, 7881-85, 
7886, 7887, 7899, 7900, 7902, 
7903, 7917. 

Hindu Succession Bill: 
Motion to concur in the recom-

mendation of Rajya Sabha to 
Jom the Joint Committee of 
the Houses. 
Vol. IV, 8026, 8027, 8040, 8084 

Indian Trade Unions (Amendments) 
Bill (Insertion of new section 
15A by Shri Nambiar): 
Motion to consider. 

Vol. II, 2510, 2532--34. 
Industrial and State Financial Cor-

porations (Amendment) Bill: 
'Consideration of clauses. 

Vo1. V, 8748. 
Insurance (Amendment) Bill: 

Motion to consider. 
Vol. IX, 1572. 

Motion for Adjournment: 
Elections in Andhra .. 

Vol. I, 25, 27, 28-28. 
Motion on Address by the President. 

Vol. I j 288-92, 338, 387. ---' . ' .---_._----------



NINTH TO ELEVENTH SESSIONS, lS~~ 
---------------------------

CHAXRA V ARTTY, 
RENU: contd. 

SHRIMA'TI 

-

Motion re Displaced Person's Com-
pensation and Rehabilitation 
Rules, 1955. 
Vol. II, 18414-15, 13418, 13424-25, 

19425-26, 18427, 13429, 13431-32, 
13432, 13437, 13438, 13442, 13443, 
13444-45, 13446, 13447-48, 13451, 
13454, 18464-65, 13472-73. 

Motion re international situation. 
VoL VII, 14206, 14309. 

Motion re Report of Press Com-
mission. 
Vol. VI, 10809, 10810, 10811, 10897. 

Motion f'C! Report of States Reorga-
nisation Commission. . 

Vol. X, 2579-80. 3143. 
Nomination of --, on the Panel of 

Chairman. 
Vol. I, 147. 

Press and Registration of Books 
(Amendment) Bill: 
Motion to consider. 

Vol. IX, 65-71, 77, 78, 84, 86. 
Consideratjon of clauses. 

Vol. IX, 101, 102, 124. 

Railway Stores (Unlawful Posses-
sion) Bill (as passed b31 Ra;lIa 
Sabha) : 
Motion to consider and amend-

ment to refer to Select Com-
mittee. 

VoL I, 1849. 
Representation of the People 

(Amendment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. VII, 14625-28, 14629-42. 

Representation of the People (Se-
cond Amendment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. VII, 14625-28, 14629-42. 

State Bank of India Bill: 
Consideration of claUses. 

Vol. IV, 7178, 7214-
University Grants Commission 

Bill: 
I4otion to refer to Joint Com-

mittee. 
Vol. I, 79, 90-102. 

Untouchability (Offences) Bill: 
Consideration of claUSell. 
Vol. IV, 8847, 8648, 8856, 8869, 

8670. -

CHAKRAVARTTY. SHRIMATI 
RENU: contd. 
Working Journalists 

Disputes) Bill (48 
Raj'lla Sabha): 

(Industrial 
passed bll 

Motion to consider. 
Vol. I, 1858. 

Workmen's Compensation (Amend-
ment) Bill (Insertion of new 
section 3A by Shrimati Renu 
Chakravaf'ttll) : 
Motion for leave to introduce. 

VoL V, SHO. 
Motion to consider. 

Vol. IX, 1119-28. 
CHALIHA. SHRI BlMALAPROSAD: 

Elections of -, to Central Silk 
Board. 

Vol. m, 4828. 
Finance Bill: 

¥otion to consider. 
Vol. III. 5668-73. 

Motion re Report of States Reor,a-
nisation Commission. 

Vol X. 3980--64, 
Resolution re Central A,ricultural 

Finance Corporation. 
Vol. IV, B108. 

CHANDA, SHRI ANIL K.: 
Calling Attention to Matter of 

Urgent Public Importance: 
Strike in Pondicherry. 

Vol. II, 2"1--45. 
Correction of answer to starred 

question No. 606. 
Vol. IX. 1155-56. 

Correction of answer to supple-
mentary question on starred ques-
tion No. 677 asked on 8th 
September. 1954. 

Vol. I, 399. 

Correction of answer to supple-
mentary to Question No. 1326. 

Vol. VII, 12577. 
Demands for Supplementary Grants. 

1954-55: 
French E.tablishments in India: 

Motion to reduce the Demand: 
Additional expenditure fol-
lowin, de fado transfer-

Vol. I, 779-80. 
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CHANDA, SHRI ANIL K.: contd. 

Demands for Supplementary grants, 
1955-56 pertaining to the Ministry 
of External Affairs. 

Vol. X, 2191, 2192, 2197, 
2209, 2210, 2221--25. 

Half-an-hour discussion re Pondi-
cherry Assembly. 

Vol. VII, 14044-52. 
CHANDAK, SHRI: 

Motion re Report of States Reorga-
nisation Commission. 

Vol. X, 4349--58. 
CHANDRAKONA ROAD STATION: 

Demands for Grants, 1955-56-Rail-
ways: 
Open Lines Works,-Development 

Fund: 
Motion to reduce the Demand: 

Failure to make adequate 
arrangements fOr water 
supply at in the 
Eastern Railway. 

Vol. I, 1476, 1599. 
CHANDRASEKHAR, SHRlMATI: 

Code of Civil Procedure (Amend-
ment) Bill: 
Motion to refer to Joint Com-

mittee. 
Vol. V, 91~1. 

Delhi Joint Water and Sewage 
Board (Amendment) Bill: 
Motion to consider. Vol. V, 9091-

92, 9111, 9112, 2116-18, 9121. 
Motion to pass, as amended, Vol. 

V, 9122. 
Funeral Reforms Bill (by Shri 

Telkikar) : 
Motion to circulate. 

Vol. VIII, 15970, 15971, 
15972. 

India Red Cross Society 
(Amendment) Bill: 
Motion for leave to introduce. 

Vol. VIII, 15384. 
Report of Indian delegation to 

Eighth World Health Assembly--
Laid on the Table. 

Vol. VII, 132615. 
St. John Ambulance Association 

(India) Transfer of Fundi Bill: 
Motion for leave to introduce. 

Vol. VIII, 15385. 

CHARAK, TH. LAKSHMAN SINGH: 

Abducted Persons (Recovery and 
Restoration) Continuance Bill: 

Motion to consider. 
Vol. VI, 10957--70. 

Demands for Grants, 1955-56: 
Ministry of Rehabilitation. 

Vol. II, 3055---Q. 

Demands for Supplementary Grants 
, 1955-56, pertaining to the Minis-

try of Rehabilitation and motion. 
to reduce the Demands. 

Vol. X, 234~1. 

Motion re Report of States Reorp-
nisation Commission. 

Vol. X, 3629-46. 

CHARGED EXPENDITURE: 

Observation by Mr. Speaker (Shd 
G. V. Mavalanker): 

Whenever there is occasion for 
changing a 'voted' item into a 
'charged' one, it is better if the 
Comptroller and Auditor-
General and the Public 
Accounts Committee are also 
consulted in the matter. 

Vol. X, 2270. 
Chartered Accountants (Amend-

ment) Bill, 1955: 
PresentatiOPl of petition. 

Vol. VII, 13287. 
See also under "Bill(s) ". 

Chartered Accountants (Amend-
ment) Bill (by Shri C. R. Net,.-
simhan) : 

See also under "Bill (s) ". 

CHATI'ERJEA, SHRI TUSHAR: 
Abolition of Whipping Bill (u 

passed by Rajya Sabha): 

Motion to consider. 
Vol. IX, 772--76. 

Committee on Private MembeR' 
Bills and Resolutions: 

Motion re Nineteenth Report. 
Vol. I, 1114. 
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CHATl'ERJEA. 
contd. 

SHRI TUSHAR: 

Demands for Grants, 1955-58: 
Industries: 

Motion to reduce the Demand: 
Unemployment due to 

nationalisation. 
Vol. III, 4662. 

Ministry of Commerce and Indus-
try. 

Vol. In, 4661-62. 
Motion to reduce the Demand: 

Failure to control jute indus-
try in national interest. 

Vol. III, 4680. 
Failure to control manage-

ment of Tea Estates in pub-
lic interest. 

Vol. III, 4663, 4680. 
Failure to give proper assist-

ance to small industrial 
. undertakings of Calcutta 

and Howrah. 
Vol. III, 4663, 4682, 5266. 

Industrial policy. 
Vol. III, 4663~5, 4682. 

Necessity of setting up Tripar-
tite Committee, considering 
of representatives of Gov-
ernment industries and lab-
our for investigating into 
question of rationalisation 
in jute industry. 

Vol. III, 4666-67, 4680. 
Need for giving adequate 

protection of indigenous 
belting industry against 
foreign companies. 

Vol. III, 4666, 4680. 

Ministry of Labour: 
Motion to reduce the Demand: 

Failure to adopt a correct 
labour policy. 

Vol. II, 2965. 
Failure to guarantee proper 

housing facilities to labour. 
Vol. II, 2966. 

Need for rull implementation 
of Plantation Labour, Act. 

Vol. II, 2966. 

CHATrERJEA. 
contd. 

SHRI TUSHAR: 

Demands for Grants, 1955-56-contcl 
Ministry of Works, Housing and 

Supply: 
Motion to reduce the Demand: 

Inadequate measures for 
industrial housing. 

Vol. II. 2IUI. 
Demands for Grants, 19515-56--

Railways: 
Open Line Works-Development 

Fund: 
Motion to reduce the Demand: 

Absence of lavatories in the 
rakes running between 
Howrah and Burdwan (Eo 
Rly). 

Vol. I, 14711. 
Necessity of repair of broken 

switch boards in carriages 
of E. Rly. 

Vol. I, 14'15. 
Need for better arrangement 

for train cleaning. 
Vol. I, 14711. 

Need for raised platform at 
important stations like 
Bankura (E. Rly). 

Vol. I, 1474. 
Want of proper lighting 

arrangement at stations like 
Dankuni (E. Railway). 

Vol. I, 1474. 

Ordinary Working Expenses-
Miscellaneous Expenses: 
Motion to reduce the Demand: 

Non-receipt of Provident 
Fund Certificate by subscri-
bers of Howrah Division, E. 
Railway. 

Vel. I, 1471. 

Ordinary Working Expenses-
Operating Staff: 
Motion to reduce the Demand: 

Inadequate pay-scale of As-
sistant Station Masters and 
Station Masters (Lower 
Grade) of E. Rly. 

Vol. I, 1470. 



INDEX TO LOK SABRA DEBATES 

CHATTERJEA, SHRI TUSHAR: 
contd. 
Demands for Grants, 1955-56--contd. 

Necessity of increasing the 
number of leave-reserve 
staff in class III category. 

Vol. I. 1470. 
Railway Board: 

Vol. I, 1325, 1416-20. 
Motion to reduce the Demand: 

Failure of Government to 
take over private-owned 
Light Railways like B.P. 
Railway, Barasat-Basirhat 
Railway, etc. 

Vol. I, 1325, 1418-19. 
Inadequate passenger 

amenities. 
Vol. I, 1325, 1417-18. 

Need for clarification of 
Sealdah Division, Eastern 
Railway. 

Vol. I, 1418-17. 
Revision of scales of pay of 
Station Masters and Assis-
tant Station Masters. 

Vol. I, 1419-20. 
Essential Commodities Bill: 

Motion to consider as deported by 
Select Committee. 

Vol. II, 280~5 
Industrial Disputes (Appellate 

Tribunal) Amendment Bill: 
Motion to consider. 

Vol. V, 9751-55. 
Consideration of clauses. 

Vol. V, 9790, 9791. 
Motion on Address by the President. 

Vol. I, 168. 
Prevention of Disqualification 

(Parliament and Part C States 
Le,islatures) Amendment Bill: 
Motion to consider. 

·Vol. IX, 2004-06. 
Consideration of clauses. 

Vol. IX, 2015. 
Resolution re river valley schemes. 

Vol. II, 3427. 
Workmen's Compensation (Amend-

ment) Bill [Insertion 01 new Sec-
tion 3A btl Shrimati Renu 
Chakravartts/ : 
Motion to consider. 

Vol. IX, 1148-4'. --

CHATTERJEE, SHRI N. C.: 
Abducted Persons (Recovery and 

Restoration) Continuance Bill: 
Motion to consider. 

Vol. VI, 10980. 
Abolition of Whipping Bill (aa 

passed btl Ra;lIa Sabha): 
Motion to consider. 

Vol. 812-17, 818. 
Business Advisory Committee: 

Motion re Twenty-fifth Report. 
Vol. VII, 13639. 

Business of the House. 
Vol. VII, 18224, 13268-69. 

Allocation of time for the Con-
stitution (Seventh Amendment) 
Bill. 

Vol. IX, 863-64, 665, 667 .. 
Allocation of time for the De-

mands re .Ministry of Rehabili-
tation. 

Vol. II, 3041. 
Extension of Session. 

Vol. IV, 6859. 
Citizenship Bill: 

Motion to consider as reported by 
Joint Committee. 

VOl. IX, 105~9,. 
1287, 1321, 1326. 

Consideration of clauses. 
Vol. IX, 1331, 1332-37, 1338,. 

1350, 1385, 1399-1403, 1417-
18. 

1452-55, 1459, 1468, 1469, 1470~ 
1481, 1496-1501. 

Companies Bill: 
Consideration of clauses. 

Vol. VI, 10999, 11001, 11003,. 
11004, 11031, 11033, 11034, 
11035, 11068-80, 11951, 
11958-59, 12065--72, 12076, 
12077, 12084, 12085, 12088. 
12088, 12092, 12094, 12095-96, 
12124, 12125, 12133, 12138, 
12148. 

Vol VII, 12257-68, 12450-52, 
12510, 12579, 1258'-600, 12628 
12630, 12639, 12640, 12642-43. 
12843-45, 12662, 12797-98, 
12798, 12815--21, 12895, 12896-
87, 12899-900. 12974-81~ 
12988, 13134-40, 13145, 13148. 
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CHATTERJEE, SHRI N. C.: 
cootd. 
Companies Bill--cooUL. 

Motion to pass, as amended. 
Vol. VII, 13167-75, 13178, 13181, 

13279. 
Motion to consider the amend-

ments made by Rajya Sabha. 
Vol. IX. 160-62. 

Constitution (Fourth Amendment) 
BU!: 
Motion to refer to Joint Com-

mittee and amendment to cir-
culate. 

Vol. II, 1960-75, 1999, 2019. 
Motion to consider as reported by 

the Joint Committee: 
Vol. III, 4842, .a55, 4889-
4802, 4961-62, 4964, 4972, 
4973. 

Consideration of clauses. 
Vol. III, 4991, 4996, 5010-12, 
5026, 5031, 5032, 5035-36, 

Vol. IX, 791, 873-74, 828-83, 889, 
5061. 

Constitution (Seventh Amendment) 
Bill: 
Motion to refer to Select Com-

mittee. 
Vol. IX, 791, 873-74, 828--83, 889. 

890. 
Constitution (Eighth Amendment) 

Bill: 
Motion for leave to introduce. 

Vol. IX, 1750, 1751-52, 1754, 
1758, 1770-71, 1771-79, 1792, 
1797. 

Motion to consider. 
Vol. X, 2259. 

Consideration of clauses. 
Vol. X, 2433-38. 

Convention re quorum. 
Vol. VII, 12190, 12191. 

Demands for Grants 1955-56: 
External Mairs. 

Vol. II, 8937-45. 
Motion to reduce the Demand: 

Continued refusal to allow 
Indians outaide, Portuguese 
Territories to participate in 
movement for liberating 
part of country occupied by 
Portugal. 

Vol. II, 3942. 

CHATTERJEE, SHRI N. c.; 
cootd. 

Question of liberation of parts 
of India under Portugueae 
Control. 

Vol. II, 3942.' 
Ministry of Home Mairs. 

Vol. III, 4460. 
Ministry of Rehabilitation: 

Vol II, 3092-3101. 
Motion to reduce the Demand: 

Inftux of refugees from East 
Pakistan. 

Vol. II. 3095-3101. 
Demands for Supplementary Grants. 

1955-56 pertaining to the Ministry 
of External Mairs. 

Vol. x., 2192, 2193-96, 2199. 
2203, 2204, 2205-06. 

Finance Bill, 1955: 
Motion to consider. 

Vol. III, 5605, 5818--25. 
Hindu Marriage Bill (as pa.!8ed bll 

Ra.jtla. Sa.bha.): 
Motion to consider. 

Vol. IV, 6533-36, 6835-36. 
Consideration of clauses. 

Vol. IV, 7448, 7449-55, 7486. 
7495-7503, 7589, 7591-97. 
7610, 7611, 7617, 7626, 7831. 
7642, 7643, 7645, 7649, 7673, 
7675-76, 7680, 7690, 7691-99. 
7725, 7822, 7875-77, 7882. 

7925-29, 7938, 7948, 7951. 
Motion to pass. 

7958, 7976-82. 
Hindu Succession Bill: 

Motion to concur in the recom-
mendation of Rajya Sabha to 
join the Joint Committee of the 
Houses. 

Vol. IV, 8128-35, 8138-45, 
8172, 8177. 

Imports and Exports (Control) 
Amendment Bill (1lS pllS8ed btl 
Ra;l/a. Sabha): 
Motion to consider. 

Vol. I, 1179-87, 1189, 1192. 
Indian Cattle Preservation Bill (bv 

Seth Govind DIU): 
Motion to consider. 

Vol. III, 4121, 4136, 4187, 4141-
47, 4148, 4151. 

------"------------------------,------
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---_._-- SHRI N. C.: ----:---------------- ----
CHATTERJEE, 

contd. 
SHRI N. C.: 

Insurance lAmendment) Bill: 
Motion to consider. 

V"l. IX, 1574, 1619, 1623-34, 
1635 

Leave of absence to--
Vol. V, 8948. 

.Motion for Adjournment: 
Elections m Andhra. 

Exodus of 
people trom 

Vol. I, 24. 
Bengali-speaking 

Goalpara. 
Vol. Ill, 5131. 

Motion on Address by the President. 
Vol. I, 308, 436. 

Motions re Displaced Persons Com-
pensation and Rehabilitation 
Rules. 
Vol. VII, 13342, 13343, 13399-401. 

13473--82, 13525, 13528, 13529, 
13640, 13642, 13646-47, 13655, 
13657, 13678, 13714, 13715, 
13719-25. 

Motion re international situation. 
Vol. VII, 14215, 14252-60, 

14263--70, 142?2, 14282. 
Motion re Reports of Commissioner 

for Scheduled Castes and Sche-
duled Tribes for 1953 and 1954. 

Vol. VII, 14066, 14099-106. 

Motion re Reports of States Re-
organisation Commission. 

Vol. X, 2581, 2582, 2733~3, 
2773, 2774, 27'17, 2778, 2779, 
3276, 3277, 3952, 3955, 3959, 
4074. 

Motion re suspension of Rule 321 
in its application to the Constitu· 
tion (Eighth Amendment) Bill: 

Vol IX, 1937-38. 

Press and Registration of Books 
(Amendment) Bill: 
Consideration of clauses. 

Vol. IX, 121-23, 126. 128, 129. 

Prevention of Corruption (Amend-
ment) Bill: 
Motion to consider. 

Vol. IX, 210-213. 

CHATTERJEE, 
contd. 
Representation of. the People 

'(Amendment) Bill: 
Motion for leave to withdraw. 

Vol. IV, 8118. 
Representation of t!\e People 

(Amendment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. VII, 14614-19, 14624-25, 

14671-72, 14688-89. 
Representation of the People 

(Second Amendment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. VII, 14614-19, 14624-25, 

14671-72, 14688-89. 
State Bank of India Bill: 

Motion to consider. 
Vol. IV, 6148--56. 

University Grants Commission Bill: 
Motion to consider as reported 

by Joint Committee. 
Vol. IX, 389, 396, 411--23. 

Untouchability (Offences) Bill: 
Motion to consider as reported by 

the Joint Committee. 
Vol. IV, 6606-13. 

CHATTOPADHYAYA, SHRI: 
Code of Civil Procedure (Amend-

ment) Bill: 
Motion to refer to Joint Commit-

tee. 
Vol. V, 9151, 9159, 9226, 9227, 

9229. 
Durgah Khawaja Saheb Bill: 

Motion to consider. 
Vol. V, 9397. 

Demands for Grants, 1955-56: 
Broadcasting: 

Vol. III, 4080. 
Ministry of Information and 

Broadcasting. 
Vol. III, 4074-80. 

Leave of absence to--
Vol. VIII, 1567.-75. 

Motion re Report of State Re-
organisation Commission. 

Vol. X, 2728, 2793, 3492, 3500, 
3514-15, 4082. 
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HA'ITOPADHYAYA, SHRI: contcL 

University Grants Commission Bill: 
Motion to consider as reported by 

Join t Committee. 
Vol. IX, 401, 404, 408. 

:HAUDHARY, SHRI G. L.: 
Caste Distinctions Removal Bill 

(by Shri Dabhi): 
Motion to consider and amend-

ments to circulate and to refer 
to Select Committee. 

Vol. III, 5385-86. 
Motion re economic policy. 

Vol. VIII, 15909. 
Motion re Reports of Commissioner 

for Scheduled Castes and Sche-
duled Tribes for 1953 and 1954. 

Vol. VII, 14183--a5. 
Motion re Report of States Re-

organisation Commission. 
Vol. X, 4223-25. 

CHAUDHURI, SHRI R. K.: 
Business of the House: 

Extension of Session. 
Vol. IV, 6853-60. 

Caste Distinctions Removal Bill 
(by Shri Dabhi): 

Motion to consider and amend-
ments to circulate and to refer 
to Select Committee. 

Vol. III. 5382-85. 
Constitution (Fourth Amendment) 

Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. III, 4862. 

Convention re Quorum. 
Vol. III, 4828-29. 

Death of-
Vol. X, 2981-82. 

Demands for Grants, 1955-56: 
Ministry of Communications. 

VoL n, 3730-36. 

Demands for Supplementary Grants, 
1955-56 pertaining to Ministry of 
Home Affairs and motions to 
reduce the Demands. 

Vol. VIII, 15487-70. 

CHAUDHURI, SHRI R. K.: coned. 

Finance Bill, 1955: 
Motion to consider. 

Vol. III, 5563, 5565, 5642, 5754. 
General discussion of the Railw.,. 

Budget, 1955-56. 
Vol. I, 891-97, 1059. 

Hindu Marriage Bill (as pcused bll 
Ra;ya Sabha): 
Motion to consider. 

Vol. IV, 6870, 6872, 6887-9-'. 
Imports and Exports (Control) 

Amendment Bill (as passed btl 
Ra;ya Sabha) ; 
Motion to consider. 

Vol. I, 1236, 1249-52. 
Leave of absence to. 

Vol. V, 8949. 
Prevention of Free, Forced or Com-

pulsory Labour Bill (by Shri D. 
C. Sharma): 
Motion to circulate. 

Vol. I, 1116-20. 

Railway Stores (Unlawful Posses-
sion) Bill (as passed by Ra;1/a 

Sabha) : 
Motion to consider and amend-

ment to refer to Select Com-
mittee. 

Vol. I, 1839-41. 

Representation of the People 
(Amendment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. VIII, 14972-76. 

:Representation of the People 
(Second Amendment) B1ll: 
Motion to refer to Select Com-

mittee. 
Vol. VIII, 14972-76. 

Resolution rt! Central Agricultural 
Finance Corporation. 

Vol. IV, 6093, 6099, 6101. 
Sea Customs (Amendment) Bill: 

Consideration of clauses. 
Vol. m, 4729, 4731, 4732, 4732-

34, 4750-51. 
Motion to PHI, al amended. 

Vol. In, 5544-46. 
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CHAUDHURI. SHRI R. K.--contd. 

State Bank of India Bill: 
Motion to consider. 

Vol. IV. 6145. 6214. 
Untouchability (Offences) Bill: 

Consideration of clauses. 
Vol. IV. 6660. 6686. 6693, 6694-
96. 

CHAUDHURI. SHRI T. K.: 
Business of the House: 

)lotion re allocation at time. 
Vol. 1lI. 57S2. 

Callin, Attention to Matter at 
Urgent Public Importance: 
Crash of India Airlines Con-

stellation in South China Sea. 
Vol III. 5135. 

Constitution (Fourth Amendment) 
Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. III, 4865. 4866-71. 4969. 

Consideration ot clauses. 
Vol. III. 500~10. 5018-----21. 

Demands tor Grants, 1955-56: 
Mines. 

Vol. II. 3833-36. 
Ministry of Finance. 

Vol. III. 5277-78, 5482. 
Ministry of Home Affairs. 

Vol. III • .s47. 
Ministry of Natural Resources 

and Scientific Research. 
Vol. II. 3832--36. 

Motion to reduce the Demand: 
Revision of mineral policy. 

Vol. II. 3834-36. 
Miscellaneous Departments and 

Expenditure under the Ministry 
of Finance. 

Vol. III, 5273-77. 
Other Capital Outlay of the Minis-

try of Finance: 
Motion to reduce the Demand: 

Further expenditure on com-
munity project areas. 

Vol. m, 5276-77. 
Taxes on Income including 

Corporatioa Tax and Estate 
Duty: 

CHAUDHURl, SHRI T. K.: contd. 
Demands for Grants. 1955-56: contcL 

Other Capital Outlay of the Mio-
try of Finance: cootd. 
Motion to reduce the Demand: 

c:ontll. 

Collection of income-tax anel 
Estate Duty. 

Vol. III, 5278-86. 

Dawlds for Supplementary Grants. 
1954-55. 

Vol. 1, 724. 725. 

External Affairs: 
Motion to reduce the Demand: 

Policy behind decision tc. 
open new missions in Indo-
China. Sudan and Spain. 

Vol I, 782. 763-66. 766. 775. 

Industries: 
Motion to reduce the Demand: 

FunctiOD$ of National Small 
Industries Corporation. 

Vol. I, 743-4.f. 
National Small Industries 

Corporation. 
Vol I. 747. 748-49. 755. 

Ministry of Commerce and Indw-
try: 
Motion to reduce the Demand: 

Creation of new posts for 
National Industrial Deve-
lopment Corporation and 
development of small-scale 
industries. 

724, 726-31. 
Creation of posts of Officers 

in connection with National 
Industrial Development 
Corporation. 

726-31. 
Failure to efrect savings by 

reorganisation of Foreign 
Trade Control Eatabliah-
ments on recommendations 
of Special Reorganisation 
Unit. 

Working of 
Industrial 
Corporation. 

7lU-25. 711-32. 
the National 

Development 

72~1. 
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CHAUi>HURI, SHRI T. K.-e<mtci 
General discussion of the Railway 

Budget, 1955-56. 
Vol. I, 898-903. 

Leave of absence to. 
Vol. V. 8948, Vol. VIII, 15874-75. 

Vol. X, 3137. 
Motion for Adjournment: 

~odus of Bengali~eaking 
people from Goalpara. 

Vol. III, 5131. 

Stoppage of work at Calcutta 
Port. 

VOl. II, 2200. 

CHAVARA: 

Motion for Adjournment: 

Strike in the Travanco1'e Minerals 
Concerns. 

Vol. V, 8419. 

CHEMtCAL(S), HEAVY: 

Report of the Development Council 
for Heavy Chemicals (Acid and 
Fertilisers) for the year ended the 
31st March, 19155-Laid on the 
Table. 

Vol. VI, 10903. 

CHETTIAR, SHRI T. S. A.: 

Business of the House: 

Allocation of time for the Con-
stitution (Seventh Amendment) 
Bill: 

Vol. IX, 659-80, 667. 
: Catling Attention to Matter ot 

. Urgent Public Importance: 
Cyclone in Madras. 

Vol. IX, 1930. 

Citizenship Bill: 

Motion to refer to Joint Com-
mittee· .nd amendment to 
circulate. 

Vol. Vi 9621-27. 

Companies Bill: 
Motion to consider .. reported by 
. Joint Committee. 

Vol. VI, 10264-74, 10510. 

CHETTIAR, SHRI T. S. A.-contd. 
Companies Bill-contd. 

Consideration of clauses. 
Vol. VI, 11005, 11006, 11007, 

11011, 11036, 11046, 11050-53, 
11285, 11287--91, 11298, 11302, 
11559, 11862--08, 11616-19, 
11694, 11854, 11878. 

Vol. VII, 12247, 122411--5',12478, 
12511--14, 12668, 12874, 128'14-
12881--88, 12922-23, 12925-26, 
12982. 

Constitution (Seventh Amendment) 
Bill: 
Motion to refer to Select 

mittee. 
Com-

Vol. IX, 881-8~, 884. 
Constitution (Eighth Amendment) 

Bill: 
Consideration of clauses. 

Vol. X. 2446--48. 
Demands tor Grants, 1955-56: 

Loans and Advances by the 
Central Government: 
Motion to reduce the Demand: 

Loans to cultivators. 
Vol. n, M02-03. 

Ministry of Finance. 
VoL m, 5406-07. 

Motion to reduce the Demand. 
Demands for Supplementary Grants, 

1954-55: 
French Establishments in India: 

Motion to reduce the Demand: 
Additional Expenditure frll-

lowing de facto transfer. 
Vol. I, 778-79, 780. 

General discussion of the General 
Budget, 1955-58. 

. Vol. n, 2323-29, 2748. 
Motion re Report of States Reorga-

nisation COmmissloii. 
Vol. X. 2909-22. 

Sea Customs (Amendment) Bill: 
Consideration of clauses. 

Vol. m, fH9'7. 
Slate Batik 01 IntHa B1l1: 

Motion to CODilder. 
Vol. IV, 6114, 6123, 8125,6215-
23~ 

.... - ... -.. _--'.-•. _-'-- ._-_._.- ------



INDEX TO LOK SABHA DEBATES 

CHETT1AR, SHRI T. S. A.- contd. 
University Grants Commission Bill 

-contd. 
Universi4;y Grants Commission Bill: 

:Motion to consider as reported by 
Joint Committee. 

Vol. IX, 330-38, 389. 

Consideration of clauses. 
Vol. IX, 477, 482. 484-85. 490, 

493, 494, 49~97, 498, 505, 530, 
531, 532-33. 543, 547, 553-
55, 559, 570, 574--76, 674-75, 
Ill, 882, 683-84. 

Motion to pass, as amended. 
Vol. IX. 687-88. 

CHIEF INSPECTOR OF MINES: 
Demands for grants, 1955-56. 

Vol II, 2917-18, 2919-65, 2971, 
299-3038, 3039. 

Motion to reduce the Demand: 
Shelter and water facilities to 

labourers of Hatti Gold 
Mines and Kolar Gold Mines 
in Hyderabad and Mysore 
States respectively. 

Vol. II, 2964-65, 2971, 3039. 

Urgent need to improve work-
ing conditions in coal mines. 

Vol. II, 2964-65, 2971, 3011-
12, 3014-15, 3039. 

Demands for Grants on Account, 
1955-56. 

VoL I. 1605, 1818. 

CHIEF LABOUR COMMISSIONER: 

Demands for Grants, 1955-56: 
Ministry of L!lbour: 

Motion to reduce the Demand: 
Delays in disposal of cases 

referred to-by regional 
Labour Conunissloner or 
conciliation officers. 
Vol. II, 2964-65, 2968. 8039. 

CHILD MARRIAGE RESTRAINT 
(AMENDMENT) Bn.L: 

[Amendment of section 2and 4: 
btl Pandit Thakur Du Bh4r-
gava] : 
See under ''Bill (s) ", 

CHILD MARRIAGE RESTRAINT to 
(AMENDMENT) BILL-contd. 

[Amendment of secticm 12 bV 
Shri Dabhi]: 
See under "Bill(s)", 

[Insertion of new section 2A: bV 
Shri S. V. L. Narasimham]: 
See under "Bill(s)". 

CHINA: 
Demands for Grants, 1955-56: 

Railways: 
Railway Board: 

Motion to reduce the Demand: 
Ban on sale of Soviet and 

Chinese publications at 
Railway Station Book-stalls. 

Vol. I, 1329, 1454. 
Demands for Supplementary Grants. 

1955-56: 
Miscellaneous Expenditure under 

the Ministry of External Affairs. 
Motion to reduce the Demand: 

Morts to settle claims with 
Chinese Government, 

Vol. VIn, 15348-56. 

President's Address: 
India's Agreement with -- over 

Tibel 
Vol. I, 2-3, 9-10. 

CHINARIA, SHRI: 

Demands for Grants, 1955-56: 

Ministry of Finance. 
Vol. In, 5455--62.. 

Ministry of Food and Agriculture. 
Vol. II, 3266-73. 

Motion to reduce the Demand: 

Inadequate measures to check 
the fall of agricultural 
prices. 

Vol. II, 32'70-71. 
lndi1rerent policy re encour 

agement to co-operative 
forms and collective forma. 

VoL II, 3268. 

Necessity of proper land laws 
to ensure larger production. 

Vol. II, 3270. 
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CHlNARIA, SHRI-contd. 
Demands for Grants, 1955-56-contd. 

Union Excise Duties: 
Motion to reduce the Demand: 

Policy re excise duties. 
Vol. III, 15462-63. 

Hindu Succesion Bill: 
Motion to concur in the recom-

mendation of Rajya Sabha to 
join the Joint Committee of 
the Houses. 

Vol. IV, 8275-78. 
State Bank of India Bill: 

Motion to consider. 
Vol. IV, 6338-43. 

CHITrORGARH: 
Demands for Grants, 1955-5S-Rail-

ways: 
Miscellaneous Expenditure: 

Motion to reduce the Demand: 
Chittorgarh-Kotah survey. 

Vol. I, 1533-34. 1556, 1599. 

CHIT.l'ARANJAN: 
Demands for Grants, 1955-5S-Rail-

ways: 
Railway Board: 

Motion to reduce the Demand: 
Continued declaration of 

entire Chlttranjan town-
ship as prohibited area. 

Vol. I, 1327, 1454. 

CHITl'ARANJAN LOCOMOTIVE 
WORKS: 

Demands for Grants, 1955-5S-Rail-
ways: 
Open Line Works-Additions: 

Motion to reduce the Demand: 
Slow progress of work at 

Vol. I, 1556, 1567-70, 1597-
98, 1598-99. 

Railway Board: 
Motion to reduce the Demand: 

Non-recognition of the only 
representative union of 
workers at Chlttaranjan. 

Vol. 1327, 14&1. 

CHOLERA: 
Demands for Grants, 1955-56: 

Ministry of Health: 
Motion to reduce the Demand: 

Spread of epidemics like 
--, small-pox, etc. 

Vol. II, 3777-79, 3794, 
3809. ~ ., 

CHOWDARY, SHRI C. R.: 
Code of Civil Procedure (Amend-

ment) Bill: 
Motion to refer to Joint Com-

mittee. 
Vol. V, 9164-71. 

Companies Bill: 
Motion to consider as reported by 

the Joint Committee. 
Vol. V, 1013S-1014O. 

CHOWDHURY, SHRI N. B.: 

Appropriation (No.3) Bill: 
Motion to consider. 

Vol. VIII, 15483-85, 15486. 
Banaras Hindu University (Amend-

ment) Bill [Amendmem 01 .ec-
tion 17 btl Shri Raghunath-

Singh]: 
Motion to consider. 

Vol. V, 9542-43. 

Caste Distinctions Removal Bur 
(by Shri Dabhi): 
Motion to consider and amend-

ments to circulate and to refer 
to Select Committee. 

Vol. m, 5335-37. 

Citizenship Bill: 
Consideration of clauses. 

Vol. IX, 1481. 
Committee on Private Members" 

Bills and Resolutions: 
Motion re Forty-second Report. 

Vol. X. 2926-28. 

Companies Bill: 
Consideration of clauses. 

Vol. VII, 13026-30. 
Demands for Excess GrantR, 1950-51 

and motions to reduce the De-
mands. 

Vol, X, 2400, 2404_ 
.. -.. -------------------
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CHOWDHURY, SHRI N. B.--eontd. 

Demands for Grants, 1)55-56: 

A,nculture: Vol. II, 3128-81, 
3184-86. 

Motion to reduce the Demand: 
Need of Co-operative Supply 

Board in every group of vil-
lages for credit facilities to 
cultivaton. 

Vol. n, 3184·85. 

External Affairs. Vol. II, 39M. 

Forest 

Motion to. reduce the Demand: 

Grievances of employees of 
Debra Dun Forest Resetrcb 
Institute. Vol. II. 3287. 

Inability to prevent violation of 
forest laws by private forest 
owners. Vol. II, 3287. 

Right of local people 
&ain mInor forest 
essential to their Ufe. 
3287. 

Geological Survey. 

OVer eer-
products 

Vol. II, 

Vn1. II, ;.1814. 

Irrigation (including Working 
Expenses), Navigation, Embank-
ment and Drainags Works (met 
from Revenue): 

Motion to reduce the Demand. 
Necessity of taking up SUa! 

and Cossaye projects simul-
taneously in West Bengal. 

Vol. III, 4860. 

Mines. 
Vol. II, 3813-14, 3816. 

Ministry of Communications: 
Motion to reduce tt.e Demand: 

Disparity betwcert emolu-
ments of Departmental snd 
extra-Departmental staff 
1n rural are33 Vol. II 3700. 

CHOWDHURY, SHRI N. B.--eontd. 
Demands for Grants, 1955-58--eontd. 

Ministry of Food ~nd Agrit'ul-
ture: Vol. II, 3172-86, 3298. 
Motion to reduct;! the Demand: 

Failure to ensure minimum 
economic price of Jute, 
sugarcane and othN com-
mercial crop.il. Vol. II, 
3184, 3285. 

Failure to ensure minimum 
economic prIce to jute 
growers. Vol. II, '3184, 3284. 

Failure to ·prevent adulter-
ation in fertilisers in cour~e 
of distribution. Vol. II. 
3285. 

Fall in prodUction of jute and 
sugarcane. Vol. II, 8224-

Implementation of land policy 
enunciated in First Five 
Year Plan. Vol. II, 3182·83, 
3284. 

Inefficiency in 
deep-sea flshing. 
8285. 

organising 
Vol. n. 

Necessity of pro~er lanli laws 
. to ensure larger production. 

Vol. II, 3284. 

Per capita food consumption 
in lower income groups. 
Vol. II, 3179, 3285. 

Problem of agriculture priccs 
Vis-a-vis prices of industrial 
goods. Vol. II, 32815. 

Ministry of Natural Resources 
and Scientific Research. Vol. 
II, 3813-20, 3831-32, 3872, 38'11. 

Motion to reduce the Demands: 

Aireements with SVOC and 
BOC for oil exploration. 
Vol. II, 3815-16, 3820, 3881. 

Application of rc3earch re-
sults. Vol. II, 8818, 3832. 

Contribution of industry to-
wards research expenditure. 
Vol. II, 3814-15, 3816-18, 
3832. --------------------:..----
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CHOWDHURY, SHRI N. B. contd. 
Demands for Grants, 1955-56: contd. 

Ministry of Natural Resources 
and Scientific Research-contd. 

Motion to reduce the Demands--
contd. 
Oil exploration policy in res-

pect of West Bengal, parti-
cularly in the notified areas 
in the Districts of Midna-
pur, 24 Parganas and 
Hoogly. Vol. n~ 3815-16, 
3832. 

Personnel And functions ot 
National Research Develop-
J;rlent Corporation.. Vol. II, 
3817-18, 3832, 3872. 

Prospecting of oil by Ameri-
can and Britisn concerns in 
West Bengal and other 
places. Vol. II, 3816. 

Seletl'tlftc Research. 
Vol. II, 38UJ---IO. 

Survey Cit India: 
Motion to reduce the Demand: 

Non-reco&nition of workers' 
Union. 

Vol. II, 3819, 3832. 

Demands for Grants, 1955-S6-Ral1-
ways: 
open Line Works-Development 

Fund: 
ilotiol'l to reduce the D~a'l'l4: 

Delay in settlement of provi-
dent fund, gratuity and 
o~e.r dues i.n respect of 
Railway employees. Vol. 

I, 147'1. 
Failure to make adequate 

arrangements for water 
lupply at Chandrakona 
Road station in the Eastern 
Railway. Vol. I, 1476. 

Insufficient lighting arrange-
ments at certain stations 
and trains betwp.en Howrah 
and Bankura. Vol. I, 1477. 

rntroductiort of new rates 
ftxation in WOt'k shop at 
ltharagpur. V.,l. I, 1476. ----

lOS LSD-7. 

-------_._---_ .. _----
CHOWDHURY, SHru N. B.-contd. 

!),;11ands for Grants, 1955-56-Rail-
ways: -contd. 
Open Line Works-Development 

Fund-contd 
Motion to reduce the Demand-

contd. 
Non-appointment of addition 

development work under 
the Five Year Plan for the 
Railways. Vol. I, 1476. 

Overtime allowance in the 
integrated Eastern Rail-
way. Vol. I, 1476. 

Opeo Line Works-(Rcvenue)-
Labour Welfare: 
Motion to reduce the Demand: 

Provision for sanitation, water 
suply and lighting arrange-
ments for Class IV staff at 
Kharagpur. 

Vol. I, 1473. 
Railway Board: 

Motion to reduce the Demand: 
Classiftcation of Lister Truck 

Drivers and Riveters as 
semi-skilled at KharalPur 
Wqon Shop. 

Vol. I, 1329. 
Demands for Supplementary 

Grants, '1955-56 pertaining to the 
Ministry of Commerce and In-
dustry. 

Vol. X, 2188-89. 
Demands for Supplementary Grant 

1955-56 pertaining to Ministry 
of Finance and motions to re-

duce the Demands. 
Vol. VIll, 15357, 15358-59, 15390. 
15391--95, 15396, 15399-15400, 
15401. 

Vol. X, 2226, 2234, 2243. 
Demand for Supplementary Grant, 

1955-56 'pertaining to the Minis-
try of Health. 

Vol. X, 2292, 2293. 
Demand for SuJ)plementary Grant, 

1956-56 pertaining to Ministry of 
Home Affairs and motion! to 
reduce the Demand. 

Vol. VIII, 15386, 1848'7. 
Demands for Supplementary Grant 

1955-56 pertaining to the Minis-
try of Irrigation and Power and 
motions. tor~duee the Demand. 

. Vol. X, 2271-73. 
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CHOWDHURY, SHRI N. B.-<ontd. 

Demands for Supplementary Grants, 
1955-56 pertaining to the Minia-
try of Natural Resources and 
Scientific Research and motiODll 
to reduce the Demands. 

Vol. X, 2294-97, %321. 
Demands for Supplementary Grants, 

1955-56 pertaining to the Ministry 
of Production and motions to 
reduce the Demands. 

Vol. X, 2156-1t. 

Demands for Supplementary Grants, 
1955-56 pertaining to the Ministry 
of Rehabilitation and motion to 
reduce the Demands. 

Vol. X, 2343-45. 
Demands for Supplementary Grants, 

1955-56 pertaining to Ministry of 
Works, Housing and Supply and 
motions to reduce the Demands. 

Vol VIII, 15403, 15437-38, 15441. 
Demands for Supplementary Grants, 

1955-56 pertaining to the Pr('-
partition Payments. 

Vol. X, 2246-47. 
Bssential Commodities Bill: 

Consideration of clauses. 
Vol. II, 281P-20, 2850-51, 2UII. 

Pinance Bill: 
Motion to consider. 

Vol. III, ~6711--U. 
Consideration of clauses. 

Vol. III, 5944--41. 
Motion to pass, as amended. 

Vol. IV, 6038. 
Funeral Reforms Bill 

Telkikar) : 
Motion to circulate. 

(btl Shrl 

Vol. VIII, 1119711. 
Hindu Marriage Bill: 

Consideration of clauses. 
Vol. IV, '1720, 7773-74-

Indian Registration (Amendment) 
Bill (Amendment of section 2 e~. 
btl Shri S. C. Samanta): 
Kotion to consider. 

Vol. X, 2949-50, 2952. 
Motion to pass, as amended. 

Vol. X, 2974-75. 

CHOWDHURY, SHRI N. B.--cmatd. 

Indian Registration (Amendnlat) 
Bill (Insertion of new Bectioft 20A. 
btl Shri S. C. Samant4): 
Motion to consider. 

Vol. V, ..... 
Indian Tuift (Second Amendment) 

Bill: 
Kotion to consider. 

Vol. X, 2~. 
Indian Tari1f (Third Amendmen.) 

Bill: 
Motion to consider. 

Vol. X, 2Be-4. 
Industrial and State Finance Cor-

porations (Amendment) Bill: 
Kotion to consider. 

Vol. V, 8587-1807. 
Consideration of clauses. 
Vol. V, 8715, 8733-34, 8735-36, 8'717-

38, 8739. 
Insurance (Amendment) Bill: 

Consideration of clauses. 
Vol. lX, lelNI'. 

Motion for Adjournment: 

Demonstrations against PortuguelJe 
atroeities. 

Motion on Address 
dent. 

Vol. 'Vl, I0381c 

by the Presi-

Vol. I, 311. 

Motion re Displaced Persons' Com-
pensation and Rehabilitatiollr 
Rules, 1955. 
Vol. VII, 13343, 13380-87, 13411,. 

13413, 13414, 13428, 13450-&1, 
11467, 13657, 13704--14, 13784L 

Motion re economic poliey. 
Vol. VIII, 15906, 15911-11. 

16220, 16223, 16231, 18231. 

Motions re Reports· of Commissioner 
for Scheduled Castes and Schedul-
ed Tribes for 1953 and 10M. 

Vol. VII, 14441. 

Motion re Report of States Be-
organisatiDn Commission. 

Vol. X. 4341-~ 
-------------------
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CHOWDHURY, SHRI N. B.-contd. 

Motion f'e White Paper on GATT. 
Vol. VII, 14M7--GS, 14582, 14584-

85. 
Negotiable Instruments, (Amend-

ment) Bill (as J)(I8sed by Ra11la 
Sabha) : 
Motion to consider. 

Vol. VIII, 111497-98. 
Prevention of Disqualification 

(Parliament and Part C States 
Legislatures) Amendment Bill: 
Consideration of clauses. 

Vol. IX, 2015, 2018. 
Reserve Bank of India (Amend-

ment) Bill: 
Motion to consider. 

Vol. IV, 8428-32. 
Consideration of clauses. 

Vol IV, MII4-H. 
Resolution re appointment of a 

Pay Commission. 
Vol. V, 8940, U9S2-85. 10008. J0013 
14. 

Resolution re Central Agricultural 
Finance Corporation. 

Vol. IV. ~083--88. 
Vol. V. S92'1. 

Resolution re Department of Wel-
fare for Scheduled Caetes and 
Scheduled Tribes. 

Vol. I. 45Q-.....53. 

Resolutions re export duty on 
groundnuts. groundnut oilcake, 
de-oiled groundnut meal and 
decorticated cotton seed oil-cake 
etc:. 

Vol. I. 707. 
Resolution re imbalance in price 

structure. 
Vol. n, 3397. 

. Resolution f'e Industrial Service 
Commiuion. 

Vol. IX, 2044. 
Resolution f'e political pensions. 

Vol. m. 4779-82. 
Resolution TP' river vally scht!IIJ~. 

Vol. II. 3408-12. 
Resolution re weights and measures. 

Vol. IV. 6054, 806G--64. 

CHOWDHURY, SHRI N. B.-coned. 

State Bank of India Bill: 
Motion to consider. 

Vol. IV, !J128, 8184-'11. 
Consideration of claus •. 

Vol. IV, 7043-4t. 
State Bank of India (Am.ndment) 

Bill:? 
Motion to consider. 

Vol. V, Ma8, 9'19-41, N4I.. 
University Grants CommissIon B1U: 

Motion to refer to Joint Co __ 
mittee. 

Vol. I, I~. 
Workmen's Compenl8tion (Amend-

ment) Bill (Iruertion 01 new 
section 3A by Shrimati Rm. 
Chakravarty) : 
Motion to consider. 

Vol. IX. 1148--.1. 
CHOWKIDAR: 

Demands for Grants. 1'1$-5': 
Aviation: 

Motion to reduce the Dema.d: 
Twelve hours duty tor. 

Vol. II, 3624, 3710, 3717. 37'1. 
Other Civil works:' 

Motion to reduce the Demand: 
Failure to give Sunday 011 to. 

Vol. II, 2814, 2.1 •. 
Failqre to reduce workm. 

hours ot. 
Vol. II, 2914.2915. 

CIGARETTE I'ACTORY(lIS): 
Demands tor Grants. 1965-06: 

. Industries: 
Motion to reduce the Demand: 

Need for more --. 
Vol. m. 4884, 5152, aMI. 

CINEMATOGRAPHY ACT: 
Notification under -- Laid on the 

Table. 

CINEMATOGRAPH 
RULES: 

Vol. !X. see. 
(CENSORSHIP) 

Notification making certain further 
amendment in the -- Laid OD 
the Table. 

Vol. VIII, 18US. 
-----\----
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CITIZENSmp BILL: CIVIL VETERINARY SERVICES: 

See under "Bill (s}". 

CIVIL AVIATION DEPARTMENT: 

Demands for Grants, 1955-56: 
Aviation: 

Motion to reduce the Demand: 
Appointment of an Expert 

Committee to review pay 
scales and conditions of 
service of -- employees. 

Vol. II. 3625-26, 3630-31, 
3711, 3745-46, 3748-50, 
376l. 

Failure of Government to re-
dress grievances of staff 
of -- especially work-
charged staff. 
Vol. II. 3632-33, '710, 3756-

57, 376l. 
Extension of General Provi-

dent Fund facilities to 
Class IV Staff of --. 
Vol. II, 3624, 3712, 3747, 

376l. 

CIVIL AVIATION DEPARTMENT 
EMPLOYEES' UNION: 

Recognition of Civil Aviation Depart_ 
ment Employees' Union as a trade 
Union. 

Vol. II, 3625, 3630-31, 3711, 
3725-26, 3747-48, 3761. 

CIVIL DEFENCE: 
Demands lor Excess Grant., 1850-

In. 
Vol. X. 2399, 2401-10, 2411. 

Demands for Grants, 1955-56. 
Vol. II, 2917-18, 2919-64, 2990--

3038, 3040. 
llinistry of Home Affairs: 

Motion to reduce the Dema~d: 
Need to organise Civil De-

fence Units by co-ordinat-
in. activities of voluntary 
organisations. 

Vol. III, 4474, 4657. 
Demands for Grants on Account, 

1955-58. 
Vol. I, 1605, 1618. 

Demands for Grants, 1955-56. 
Vol. II, 3176, 3177-3262, 3287-

3306, 3307-21, 33D. 

Demands for Grants on Account, 
1955-56. 

Vol. I, 1805, 1611. 

CIVIL WORKS-ESTABLISHMENT 
AND TOOLS AND PLANT: 

Demands for Grants on Account, 
1955-58-Andhra. 

Vol. I, 1683, 1687-1733, 1738, 
1743. 

CIVIL WORKS-GRANTS-IN-AID: 

Demands for Grants on Account, 
1955-56-Andhra. 

Vol. I, 1683, 1687-1733, 1'118, 
1744. 

Demands for Supplementary Grantl, 
1954-55-Andhra. 

Vol. I, 1874, 1887-1733, 1718. 

CIVIL WORKS-WORKS: 
Demands for Grants on Account, 

1955-56-Andhra. 
Vol. I, 1882, 1687-1733, 1738, 

1743. 

Demands for Supplementary Grany, 
1954-55-Andhra. 

Vol. I, 1674, 1887-1733, 1736. 

CLOTH: 

Demands for Grants, 1955-58: 
Supplies: 

Motion to reduce the Demand: 
Failure of the Ministry to 

purchase -- only from 
khadi and handloom induI-
trial concerns. 

Vol. II, 2914, 2IJ15. 

Statement re reductions in import 
duties cotton textiles from U.K. 

Vol. IV, 7441-41. 
-------------------------------
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COAL MINES: 

Balance Sheets and Review of 
working of Railway Collieries and 
Statements of all-in-cost of cual, 
etc. for 1953-54-Laid on the 
Table. 

Vol. X, 3489-90. 
Demands for Grants, 1955-56: 

Chief Inspector of Mines: 

Motion to reduce the Demands: 
Urgent need to improve work-

ing conditions in Coal Mines· 
Vol. II, 2964-65, 2971, 301l-12, 3014-

16, 3039. 

Government Collieries: 
Motion to reduce the Demand: 

Failure to nationalise coal 
mines. 

Vol. m, 4206, 4233, 4246, 4318, 4319. 
Ministry of Labour: 

Motion to reduce the Demand: 
Numerous accidents to coal 

mines in different parts of 
the country. 
Vol. II, 2964-65, 2972, 3039. 

Demands for Grants on Account, 
1955 .... 56: 
Government Collieries. 

Vol. I, 1605, 1621. 

Half-an-hour discussion re accidents 
in Coal Mines. 

Vol. II, 2972-86. 

See also ":Mine Aecidents" and 
"Railway Collieries". 

COAL MINES LABOUR WELFARE 
PUND: 
Demands for Grants, 1955-56: 

Mieeellaneoul Departments and 
Expenditure under the Ministry 
fd Labour: 

Motion to reduce the Demand: 
Need to construct at least 

20,000 quarters for min-
erl during current year 
out of-. 

Vol. II ,296445, 3971, 
3014-15, 3039. 

COAL MINES (CONSERVATION 
AND SAFETY) RULES: 
Laid on the Table. 

Vol. I, U. 
COATED ABRASIVES: 

See "Abrasives, Coated". 

CODE OF CIVIL PROCEDURE 
(AMENDMENT) BILL: 
See under "Bill (s)". 

CODE OF CRIMINAL PROCED~ 
(AMENDMENT) BILL: 
See under "Bill(s)". 

CODE OF CRIMINAL PROCEDUItII 
(AMENDMENT) BILL (AMEND-
MENT OF SECTION 435 BY SHRI 
RAGHUNATH SINGH): 

See under "Bill (s)". 

COFFEE BOARD: 
Motion re election to --. 

Vol. VI, 10498-87. 

COFFEE MARKET EXPANSION 
(AMENDMENT) BILL: 
See under "Bill (s) ". 

COFFEE RULES, 1955: 
Laid on the Table. 

Vol. VI, 109M. 

COIN(S), DECIMAL: 
Draft Notifications re nomenclature 

and denominations of -- Laid OIl 
the Table. 

Vol. IX, 'III. 
com BOARD: 

Annual Report of -- for the 
period ending 31st March, 1055-
Laid on the Table. 

Vol. VII, 13408. 
Half-yearly Report of the 

for the period ending 81st March, 
1955-Laid on the Table. 

Vol. VIII, 18021. 

COLOMBO: 
President's Address: 

Meetings of Colombo Powen at 
Colombo and Bo,or. 

Vol. I, 3, 1 •. -----_ ...... _ .. _ .... -. ,_ ......... _ ....... _---,------
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COMMAND WORKSHOP, KIRKEE: 
CaWn. Attention to Matters of 

Urgent Pulbie Importanee: 
Strike b:r Anny Worlahopmen at 

Kirkee. 
Vol. IV, 5980--83. 

COMMANDERS-IN-CHIEF (CHANGE 
IN DESIGNATION) BILL, 1955: 

S •• under "Bill (.)". 

COMMERCE AND INDUSTRY, 
IIINlSTRY OF: 

Demands for Grants. 1955-56: 
Vol. m, 4880, 4681-90, 5135-

8246. 5247-88. 
Motion to reduce the Demand: 

Failure to allow sufficient ex-
ports of groundnut seeds to 
raille their rates to economic 
level. 

Vol. m, 4881, 5268. 
Failure to control jute industry 

in national interesL 
Vol. III, 4680, 5288. 

i'ailure to control management 
of tea estates in public inte-
resL 
Vo1. m, 4881, 4880, 5229-31-

5288. 
Fail~ to explore possibilities 

of starlin, cotta,e industries 
In Rayalueema. 

Vol. m. 4681, 5288. 
Failure to give proper assistance 

to amall industrial undertak-
Ing» of Calcutta and Howrah. 

Vol. III. 4683, 4682, 5268. 
Failure to prevent export of 

rauwolfia plant to Switzerland 
and Germany. 

Tol. Ill, 488%, 511t'f-QIt. 1255-58, 
1268. 

Failure to prevent inVelltment 
of foreign capital in spheres 
where national induatries can 
meet country's needs. 

Vol. III. 4880, 518G. 
Failure to superwise effectively 

expenditure out of Handloom 
Cess Fund. 

Vol m, 4881, 11268. 

COMMERCE AND INDUSTRY, MIN-
ISTRY OF: contd. 
Demand for Grants, 1955-56: contd. 

Motion to reduce the Demancu: 
contd. 

Fall in exports of many commo-
dities including shellac, 
pepper, cashewnub and arti-
fieial silk. 

Vol. III, 4880, 11288. 
Import, export and industrial 

policy. 
Vol. III, 4882, 5193, 5202-04, 

15217-20, 5231-34, 5237-38, 
5254-55, 5206. 

Industrial polley. 
Vol. III, 4663-85, 4682. 5152, 515ts, 

5159--67, 5174--80, 5187-88, 
5192-97, 5221-·24, 5239-42, 

5250-88. 
Industries licencing policy. 

VoL III, 4681, 5281. 
Necessity of setting up tripartite 

Committee, consisting or re-
presentatives of Government, 
industries and labour for 
investigating into question of 
rationalisation in jute indU5-
try. 

Vol. m, 4868-87, 4680, 5280. 
Need for giving adequate pro-

tection to indigenous beltin, 
industry against foreign com-
panies. 

Vol. m, 4686, 4680, 5268. 
Policy governing working of 

National Industrial Develop-
ment Corporation. 
Vol. III, 4882, 15151, 5224:-29, 

5288. 
Protection to shoe-makers be-

longing to scheduled castes 
against eompetition by large 

. scale shoe-making industries. 
Vol. Ill, WI, 1288. 

Protection to workers in moe-
makin" tanning and cope-
makin, industri •. 

Vol. III, 4681, 1181--11, 528I-ea. 
'281. 

Demands for Grant. OIl Account. 
lillO-58. 

VoL I, 1001. ----_ ... ---------------- ---_ .. _ ... _ .... _--
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COMMERCE AND llilDUSTRY, MIN-
ISTRY OF: contd. 
Demands for Supplementary Grants, 

1954-55: 
Motion to reduce the Demand: 

Creation of new posts for 
National Industrial Develop-
ment Corporatioa and de-
velopment of small scale in-
dustries. 
Vol. I, 724, 725-31, 732-33, 

734-35, 736--44, 745, 746. 

Creation of posts of officers in 
connection with National In-
dustrial Development Cor-
poration. 
Vol. I. 725-31, 732-33, 734-

35, 736--44, 745, 748. 

Failure of effect savings by re-
organisation of Foreign 
Trade Control Establishments 
on recommendations of 
Special Reorganisation Unit. 

Vol I. 724-25, 731-32, 733-
M, 735-36, 7M--46. 

Working of the National In-
dustrial Development Cor-
poration. 

Vol. I. 725-31, 732-33, 737-
44, 748. 

COMMERCIAL INTELLIGENCE AND 
STATISTICS: 

Demands for Grants, 1955-511. 
VoL m, 486()"-uO, 5135-GMII, 

5Z47-67. 

Demands for Grantl on Account. 
1855-56. 

Vol. I, 11105. 

COMMISSIONER FOR SCHEDULED 
CASTES AND SCHEDULED 
TRIBES: 

Motions re Report of -- for 1953 
and 1954. 

VoL VII, 13885-1H)8, 13907-
14040, 14063-130, 14132~2. 

14381-445. 
Report of -- Laid on the Table. 

COMMITI'EE(S), PARLI.AMENTARY: 
Business Advisory Committee: 

Allocation of time for the Working 
Journalists (Industrial Disputes) 
Bill. 

Vol. I, 1303~4, 1307. 
Motion re allocation of time order. 

Vol. I, 278--82. 
Motion re Twenty-second Report 

(Adopted) . 
Vol. V. 9569. 

Motion re Twenty-third Report 
(Adopted) . 

Vol. VI, 10642-Q. 
Motion re Twenty-fourth Report 

(Adopted) . 
Vol. VII, 12767-71. 

Motion re Twenty-fifth Report 
(Adopted) . 

Vol. VII, 13638-38. 
Motion re Twenty-sixth Report 

(Adopted). 
Vol. VIII, 14790-91. 

Motion re Twenty-seventh Report 
( Adopted, as modified). 

Vol. IX, 522-29. 
Motion re Twenty-eighth Report 

(Adopted) . 
Vol. IX, 787-88. 

Motion re Twenty-ninth Report 
(Adopted). 

VoL IX, 1592-1600. 
Motion f'e Thirtieth Report 

(Adopted) . 
Vol. IX, 17411. 

Presentation of Twenty-second 
Report. 

Presentation 
Report. 

Vol. V, ~451. 

of Twenty-third 

Vol. VI. 10496. 
Presentation of Twenty-fourth Re-

port. 

Presentation 
Report. 

Vol. VII, 12577. 
of Twenty-fifth 

Yolo VII, 134M-OS. 
Presentation of Twenty-sixth Re-

port. 
Vol. VII. 14057. VoL IV, 7667. -_ .... _-_. __ .... -~---..:.----...!---------



104 INDEX TO LOK·SABHA DEBATES, 1955 
... ---_ .. _----------

COMMITTEE (S), 
TARY: contd. 
Busmess Advisory 

contd. 

PARLIAMEN-

Conuruttee: 

Presentation of Twenty-seventh 
Report. 

Vol. IX, 387. 
Presentation of twenty-ninth Re-

port. 
Vol. IX, 1423. 

Presentation of Thirtieth Report. 
Vol. IX, 1591. 

Committee on Absence of Members 
from the sittmgs of the Hous~. 
~inutes of Sixteenth Sittings-

Laid on the Table. 
Vol. II, 2529. 

Presentation of Eighth Report. 
Vol. II, 2071. 

Presentation of Ninth Report. 
Vol. IV, 6961-62. 

Presentation of Tenth Report. 
Vol. V, 8693-94. 

Presentation of Eleventh Report, 
Vol. VIII, 15384. 

Presentation of Twelfth Report. 
Vol. X, 2838. 

Recommendations in the Ninth 
lleport of the Committee-
agreed to. 

Vol. IV, 7243. 
Committee on Assurances: 

Presentation of Second Report. 
Vol. IV, 7913. 

Committee on Offices of Profit: 
Report of the Committee-Laid 

on the Table. 
Vol. X, 3674. 

Committee on Petitions: 
Presentation of Fifth Report. 

Vol. IV, 7243. 
Presentation of Sixth Report .. 

Vol. VIII, 15848. 
Presentation of Seventh .L:teport. 

Vol. X, 3674. 
C~znrnittee on Private Members' 

Bills and Resolutions: 
Minutes of torty-two slttinp-
~~ _ the Table. 

Vol. VIll, 15813. 

._---------_ .. -
COMMITTEE (S), 

TARY: contd. 
PARLIAMEN-

Committee on Private Membenr" 
Bills and Resolutions: contd. 
Minutes of Forty-third to Forty-

six sittings-Laid on the Table. 
Vol. X, 3671. 

Motion Te Nineteenth Report. 
Vol, I, 1113-18. 

Motion Te Twentieth Report. 
Vol. I, 437-38. 

Motion Te Twenty-first Report. 
Vol. I, 1116-17. 

¥otion re Twenty-second Report. 
Vol. I, 1759. 

Motion re Twenty-third Report. 
Vol. II, 2501. 

Motion re Twenty-fourth Report. 
Vol. II, 3388-89. 

Motio" re Twenty-flttb Report. 
Vol. III, 4088. 

Motion re Twenty-sixth Report. 
Vol. III, 4764-85. 

Motion re Twenty-seventh Report. 
Vol. IV, M07. 

Motion re Twenty-eighth Report. 
Vol. IV, 6046. 

Motion re Twenty-ninth Report. 
- Vol. IV, 6908. 

Motion re Thirtieth Report. 
Vol. V, 9509-~," 

Motion re Thirty-first Report. 
Vol. VI C891. 

Motion re Thirty-second Report. 
Vol. V, 9518. 

Motion re Thirty-third Report. 
Vol. V, 9961. 

Motion re Thirty-fourth Report. 
Vol. VI, 10581. 

MO.tiQD f'e Thirty-fifth Report. 
Vol VI. laO~. 

Motion re Thirty-sixth Repo,rt. 
Vol. VII, 13034-31. 

M~tion r, Tbifty-seventh. Report. 
(Adopted). 

Vol. VII, 141 •• 
Motion re Thirty~eilhth ~p.OJ1. 

(AdoJ)t,d) . 
Vol. VIn, 1 ..... 
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CO.MWTTEE (S), 
TARY: c01ltd. 

PARLIAMEN-

Committee on Private Members' 
Bills and Resolutions: contd. 
Motion re Thirty-nmth Report. 

Vol. IX, 589. 
Kotion re Fortieth Report. 

Vol. IX, 1092. 
Motion re Forty-first Report. 

(Adopted). 
Vol. IX, 203~ 

Motion re Forty-second Report. 
(Aaopted as amenae(1). 

VoL X, 2923-38. 
Presentation of Twentieth Report. 

Vol. I, 147. 
Presentation of Twenty-first Re-

port. 
Vol. I, 818. 

Presentation of Twenty-second 
Report. 

Vol I, 1322. 
Presentation of Twenty-third Re-

port. 
Vol. n, 220l. 

Presentation of Twenty-fourtb 
Report. 

Vol. II, 2987. , 
Presentation of Twenty-fifth Re-

port. 
Vol. V, 3743. 

Presentation of Twenty-six:h Re-
port. 

Vol. III, -"17. 
Presentation of Twenty-seventh 

Report. 
Vol. IV, 5980. 

Presentation of Twenty-eighth Re-
port. 

Vol. III, 5796. 
Presentation of Twenty-ninth Re-

port. 
Vol. IV, 6537. 

Preaent&tion of Thirtieth Report. 
Vol. V, 8421-22. 

Pnll8lltation of Thirty-first Re-
port. 

VoL V, 5565. 
Presentation of 'l'Irlrty-lecond Re-

port~ 
Vol. V, 111117. 

COMMITTEE(S), 
TARY: contd. 

PARLIAMEN-

Committee on Private Members' 
Bills and Resolutions: contd. 
Presentation of Thirty-third Re-

port. 
Vol. V, 9798. 

Presentation of Thirty-fourth Re-
port. 

Vol. VI, 10249. 
Presentation of Thirty-fifth Re-

port. 
Vol. VI, 11049-

Presentation of Thirty-sixth Re-
port 

Vol. VII, 12577. 
Presentation of Thirty-seventh 

Report. 
VoL VII, 13639. 

Presentation of Thirty-eighth Re-
port. 

Vol. VII, 14657. 
Presentation of Thirty-ninth Re-

port. 
Vol. IX, 28&. 

Presentation 01 Fortieth Report. 
Vol. IX, 787. 

Presentation of Forty-first Re-
port. 

Vol. IX, 1m-23. 
Presentation ot Forty-second Re-

port. 
Vol. X, 269'. 

Committee on Subordinate Legisla-
tion: 
Presentation of Third R-eport. 

Vol. IV, 7441.42. 
Demands tor Grants, 1955-56: 

Indian Posts and Telegraphs 
Department (Including Workin, 
Expenses): 
Motion to reduce the Demand: 

Need for appointment ot a--
to go into finances ot P. and 
T. Departm-ent. 

Vol. II, 3707, 37211, 3761. 
l'4t1mates Committee: 

Motion re election to the Com-
mittee. 

Vol. IV, 8245-48: 
Motion re eleotioa at ODe Mem-

ber. 
VoL IX. 657 .... 
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.coMMITTEE (S), 
TARY: ccmtd. 

PARLIAMEN-

Estimates Committee: ccmtd. 
Presentation of Minutt!s, Vol. ", 

No.1. 
Vol. IV, 6962. 

Presentation of Twelfth Report. 
Vol. I, 276. 

Presentation of Thirteenth Report. 
Vol. vn, 13265. 

Presentation of Fourteenth Report. 
Vol. VII, 1"65'i'. 

Presentation of FifU!enth Report. 
Vol. VIII, 15384. 

Presentation of Sixteenth Report. 

.Presentation 
Report. 

Vol. VIII, 15673-7". 
of Seventeenth 

Vol. X, 395. 
Presentation of Eighteenth Report. 

Vol. X, 3"05. 

Public Accounts Committee: 

Message from Rajya Sabha con-
curring in the recommendation 
of Lok Sabha to nominate seven 
Members from Rajya Sabha to 
the -- for the year 1955-56. 

Vol. IV, 7667-68. 

Motion re association of membel'l 
of Rajya Sabha with the Com-
mittee. 

Vol. IV, 6247. 

Kotion re election to the Com-
mittee. 

Vol. IV, 62f6. 
. Observation by Mr. Speaker 

(Shri G. V. Manlankar): 
Whenever there is occasion for 

changing a 'voted' item into a 
'charged' one, it is better it the 
. Comptroller and Auditor-
·General and the Public Accounts 
Committee are also consulted 
in the matter. 

Vol. X, 2270. 

Presentation of Thirteenth Report. 
Vol. VI, 11610. 

Presentation of Fourteenth Report. 
Vol. VII, 12937. 

COMMITTEE (S), P ARLIAJD:.)f-
TARY: ccmtd. 
Public Accounts Committee: ccmtd. 

PrelJentation of Fifteenth Report. 
Vol. VII, 13907. 

Statement re certain transacUona 
referred to in Fourteenth Report 
of PAC. 

Vol. VIII, 15675-78. 
Rules Committee: 

First Report-Laid on the Table. 
Vol. IX, 1422. 

COMMUNICATIONS (INCLUDING 
NATIONAL HIGHWAYS): 
Demands for Grants, 1955-56. 

Vol. III, 5525-26, 5521. 
Demands for Grants on Account, 

1955-56. 
Vol. I, 1605, 1823. 

COMMUNICATIONS, MINISTRY OF: 
Demands for Grants, 1955-58: 

Vol. II, 3619, 3621-3742, 37f3-
'1. 

Motion to reduce the Demand: 
Condition of quarters in IN.A. 

Colony, New Delhi. 
Vol. II, 3622-23, 3701, 3718, 

37"6, 3761. 
Desirability of alterin\ depar-

ture time of Calcutta-Benga-
lore Dakota Air Service. 

Vol. II, 3679-80, 3701, 3761. 
Disparity between emoluments 

of Departmental and Extra-
staff in rural areas. 
Vol. II, 3635, 3693, 3700, 371'1-

18, 3761 . 
Disparity in scales of pay of 

employees of Air India Inter-
national and Airlines Corpo-
ration. 

Vol. II, 3701, 3761. 
Effect on wages of employ ... 

of Indian Airlines Corporation 
due to implementation 01. 
Service Committee's recom-
mendationa. 
Vol. II. 1826-28, 3701, 3752, 

3755-56, 3781. 
Failure to appoint Backward 

Class people in proportion to 
their populatiOll. 

Vol. n. 1701. 3711. 
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:!OMMUNlCATIONS, MINISTRY OF: 
ccmtd. 
Demands for Grants, 1955-56: contd. 

Motion to reduce the Demands; 
ecmtd. 
Introduction of Mon\!y Order 

and other fOnDS in Hindi. 
Vol. II, 3638-39, 3655-58, 3857, 

3700, 3723, 3761. 
Reduction of postage rates. 
Vol. II, 3624, 3674-75, 3700, 3781. 

Representation ot Scheduled 
Castes in Posts and Telegraphs 
Ofllces. 

Vol. II, 3686-87, 3700, 3761. 
Demands tor Grants on Account, 

1955-56. 
Vol. I, 1605, 180fJ. 

-- Notification No. 589, dated the 
12th March, 1955-Laid on the 
Table. 

Vol. IV, 8981. 
COMMUNITY DEVELOPMENT PRO-
. JECTS: 

Demands for Grants, 1955-56: 
Other Capital Outlay of the Minis-

.try ot Finance: 
Motion to reduce the Demand: 

Further expenditure on com-
munity project al'\!as. 
Vol. III, 5293, 5276-77, 5488. 

Demands for Grants on Account, 
1955-56--Andhra. 

Vol. I. 1684, 1687-1733, 1738, 
1745. 

President's Address: 
Community Projects and National 

Extension Service. 
Vol. I, 13-14. 

Resolution re appointment of a com-
mittee to examine community pro-
jects and National Extenaion 
Service schemes. 

Vol. IX, 2056--~. 
COMlrlUTED VALUE OF PENSIONS: 

See ''Pensions, Commuted Value 
of". 

COMPANIES BILL: 
Evidence 011 the -- Laid on the 
'. Table. 

Vol. IV, 7781. 
S. alsG Wider ''Bu! (.) ". 

COMPANY LAW ADMINISTRATION, 
DEPARTMENT OF: 

Demands for Supplementary Gran", 
1954-55: 
Ministry of Finance: 

Motion to reduce the Demand: 
Appointment of oflleara and 

stat! for --. 
Vol. VIII, 15357-80. 

Creation of a new depart-
ment "--". 

Vol. VIII, 15a57~1. 

COMPENSATION: 

Demands for Grants, 1955-56: 
Capital Outlay of the Ministry of 

Rehabilitation: 
Motion to reduce the Demand: 

Delay in paying -- to claim-
ants who have already ~ 
their application for --. 

Vol. II, 3089-92, 3114-15, 3120, 
3134-39, 3141-4%. 

Failure to provide substantial 
amount in -- pool. 

Vol. II, 3091-92, 3120. 

Capital Outlay on Multipurpoae 
River Schemes: 

Motion to reduce the Demand: 
-- for land taken for D.V.C. 
Vol. III, 4351, 4363, 4437, 4443. 

Indian Posts and Telegraphs 
Department (Includin, Workinl 
Expenses): 

Motion to reduce the Demand: 
Grant of postal holidays to 

employees on payment 
of --in lieu thereat. 

Vol. II, 3684-85, 3668, 3708, 
3781. 

Ministry ot Production: 

Motion to reduce the Demand: 
Non-payment of - aDd 

forcible occupation of 
Janda in connection with 
works ot Hindustan SteeL 
Ltd., Rourkela. 
Vol. III, 4231-32, 4314, 431' 
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COMPENSATION: contd. 

Demands for Grants, 1955-56: contd. 
Ministry of Rehabilitation: 

Motion to reduce the Demand: 
Failure to give full and imme-

diate -- to all displaced 
persons as assured before. 
Vol. II, 3065-72, 3116. 3145. 

Multipurpose River Schemes: 
Motion to reduce the Demand: 

Full -- to affected villages 
in Tungabhadra Dam area 
if wall of Dam is raised to 
a higher level. 

Vol. III. 4361, 4443. 
Demands for Grants. 1955-56-

Railways: 
Ordinary Working Expense~ 

Miscellan'eous Expenses: 
Motion ttt reduce the Demand: 
-- for injuries and deaths 
in acciden ts to passengers 
and Railway servants. 

Vol. I. 1471, 1599. 

Demands for Supplementary Grants, 
1954-55: 

Other Capital Outlay of the 
Ministry of Communications: 
Motion to redu~ the Demand: 

Cash -- and purchase of 
new aircraft. 

Vol. I, 790, 791-1H;. 

Displaced Per'llons' -- and Rehabi-
litation Rules-Laid on the Table. 

Vol. VI, 10149. 
Motions re Displaced Persons --

and Rehabilitation Rules. 
Vol. VII, 13339-402, 13409-

635, 13639-885. 

Preftntation of Railway Bud,et. 
1955-56: 
Disposal of -- claims. 

Vol. I, 57. 

COMPENSATION TO ZAMINDARS: 
Demands for Grant. on Account, 

1,55-Ci&-An4hr •. 
Vol. I, leN--86, 1887 ..... 1733. 1738. I'. 

COMPTROLLER AND AUDITOR-~. 
GENERAL: 
Observation by Mr. Speaker (Shri 

G. V. Mavalankar): 
Whenever there is occasion for 

changing a 'voted' item into a 
'charged' one, it is better if 
the --- and the Public Accounts 
Committee are also consulted in 
the matter. 

Vol. X. 2270. 

CONCILIATION BOARDS: 

Demands for Grants, 1955-56: 
Ministry of Labour: 

Motion to reduce the Demand: 
Need to provide for the right 

of parties to take caa. 
which cannot be settled by 

to adjudication 01' 
industrial tribunals. 

Vol. II, 2964-65. 2968, 3020. 
3038, 303" 

CONCILIATION OFFICERS: 

Demands for Grants, 1955-56: 
Ministry of Labour: 

Motion to reduce the Demand: 
Delays in disposal of cases 

referred to Chief Labom 
Commissioner by Regional 
Labour Commissioners or 
--. 

Vol. II, 2964-65. 2968, 3038. 

CONSTITUTION (THIRD .AMEND-
MENT) BILL: 

See under "Bill(s)". 

CONSTITUTION (FOURTH AJO:ND-
MENT) BILL. 1954: 

See under "Bill(s)". 

CONSTITUTION (FIFTH AJD:ND-
MENT) BILL: 

See under "Bill(.)". 

CONSTI'l'UTION (SIX'nI AJIlDm-
MENT) BILL: 
See under "8111(.)". 
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CONSTITUTION (SEVENTH 
AMENDMENT) BILL: 

Allocation of time for the Bill. 
Vol. IX, 658--68. 

Point re voting on the Bill. 
Vol. IX, 908-12. 

S •• also under "Bill (s) ". 

CONSTITUTION (EIGHTH AMEND-
MlI:NT) BILL: 

Motion re suspension of Rule 321 in 
its application to the --. 

Vol. IX, 1930-45. 
See alBo under "Bill(s)". 

CONSTITUTION (HINDI LANGU-
AGE FOR OFFICIAL PURPOSES) 
ORDER, 1955: 

Laid on the Table. 
Vol. X, 2099. 

CONSTRUCTION OF NEW LINES: 

Demands for Supplementary Grants, 
1854-56-Railways. 

Vol. I, 17f8, 1751. 

CONSTRUCTION OF NEW LINES--
CAPITAL AND DEPRECIATION 
RESERVE FUND: 

Demands for Grants, 1955-56-Rail-
ways: 

Vol. I, 1465-86, 1473-74, 1477-
1599, 1601. 

"Motion to reduce the Demand: 
A new line to link Siruguppa 

in Mysore State with Kur-
nool in Andhra State via 
Adoru and Yemmiganur by 
broad gauge. 

Vol. I, 1474, 1582-83, 1599. 
Conversion of narrow gauge 

line between Parasia and 
Nagpur into broad gauge. 

Vol. I, 1474, 1589. 

Failure of Government to 
restore the dismantled line of 
Kakinada-Kotipalli, Southern 
Raifway. 
Vol. I, 1473, 1482, 1592, 1599. 

CONTRACT(S): 
Demands for Grants, 1955-56: 

Other Civil Works: 
Motion to reduce the Demand: 

Defective system of enterinl 
into contracts resulting in 
heavy losses to Government. 

Vol. II, 2914, 2911. 
CONTRACTOR(S) : 

Demands for Grants, 1955-56: 
Ministry of Labour: 

Motion to reduce the Demand: 
Employment of labour con-

tractors in Lanjiberna 
quarry and the need for 
their abolition. 

Vol. II, 2952-53, 2964-65, 2989. 
3033-34, 3039. 

Exploitation of labour by --
at Rourkela. 

Vol. II, 2952, 2955, 2984-65, 
2969, 3033-34, BOU. 

Exploitation of labour by --
in Lanjiberna Quarry. 
Vol. II, 2952-53, 2955, 2964-

65, 2969, 3033-34, 3039. 
MinIStry of Production: 

Motion to reduce the Demand: 
Exploitation of labour by -

of Hindu.tan Steel Ltd., 
Rourkela. 

Vol. III, 4231, 4318. 
CONTRIBUTORY HEALTH SERVICE 

SCHEME: 
Demands for Grants, 19511-56: 

Other Civil Works: 
Motion to reduce the Demand: 

Failure to apply Contributory 
Health Scheme to 'worb-
charged' staff at. C.P.W.D. in 
Delhi. 

Vol. II, 2914, 2911. 
CONVENTION(S), PARLIA:MEN-

TARY: ", 
Convention re Quorum. 

Vol. III, 482~. 
CO-OPERATION: 

Demands for Grants on Account, 
1955-56-Andhra. 

Vol. I, 1681, 1887-1733, 1738, 
17.0. 
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CO-OPERATIVE FARMING: 

Demands for Grants, 1955-158: 
Ministry of Food and Agriculture: 

Motion to reduce the Demand: 
Indifferent policy rega.rding 

encouragement to co-opera-
tive farms and oollective 
farms. 

Vol. II, 3208, 3283, 3321. 

CO-OPERATIVE SOCIETY (XES). 

Demands for Grants, 1955-58: 
Kinistry of Food and Agriculture: 

Motion to reduce the Demand: 
Corruption in -- for sale of 

sugarcane. 
Vol. II, 3286, 3321. 

CORRUPTION: 

Demands for Grants, 1955-56: 
Ministry of Food and Agriculture: 

Motion to reduce the Demand: 
Corruption in co-operative 

societies for sale of sugar-
cane. 

Vol. II, 3286, 3321. 

Ministry of Labour: 
Motion to reduce the Demand: 

Corruption in employmG~ 

exchanges. 
Vol. II, 2964-85, 2968, 3021-

22, 3038, 3039. 

CORRUPTION ENQUIRY COM-
MITl'EE: 

Demands for Grants, 1965-58-
Railways: 

'Ordinary Works Expenses-
Administration: 

Motion to reduce the Demand: 
Continuous keeping in the 

same posts of officers against 
whom serious allegations of 
corruption and mal-practices 
were reported to the --
on t"e Southern Railway. 

Vol. I, 1466, 1495-96, 15~-98, 
1599. 

COSSA YE PROJECT: 

Demands for Grants, 1355-158: 
Irrigation (including workine 

expenses), Navigation, Embank-
ment and Drainage Works (met 
from Revenue): 
Motion to reduce the Demand: 

N ecessi ty of taking up 8ilai 
and Cossaye Projects simul-
taneously in West Bengal. 

Vol. nI, 4360, 4461. 

COST 01' LIVING INDEX: 

Presentation of the General Budget. 
1955-56: 
Cost of living index. 

Vol. I, 648. 

COTl'AGE INDUSTRY(lES): 

See "Industry (ies), Cottage". 

COTrON TEXTILE MACHINERY 
INDUSTRY: 

Tariff Commission's Report 00 

continuance of protection to --~ 
and Government not.if!.catioa:. 
resolution and statement thereon 
-Laid on the Table. 

Vol. I. II. 

COTI'ON SEED OIL-CAKE: 

Resolutions re export duty on 
groundnuts, groundnut oil-cake, 
de-oiled groWldnut meal and --
etc. 

Vol. I, 642-47, 688-723. 

CULTIVATOR(S): 

See "Agriculturist (s)". 

CURRENCY: 

Demands for Grants, 1955-56. 
Vol. III, 5270, 15273--S321, 

5388-15488, 549&. 
Demands for Grants on Account~ 

1~1I-1I6. 
Vol. I, 16011, 181L - ._ ......... _-- ----_..!.....:_._._- .-..... _ .. _-_ ... _. 
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CUSTODIAN OF lCV ACUE'E PRO- D 
PERTY: 

Demands for Grants, li5S-58: 

Expenditure on Displaced Per8ODII: 

Motion to reduce the Demand: 
Disapproval of policy re 

management of industria. 
in the hands of --. 

Vol. II, S118, 3173. 

CUSTOMS: 

Demands for Grants, 1955-58: 
Vol. III, 5268, 527S--5321, 5388-

1488. 

Motion to reduce the Demand: 

Customs policy and working of 
Customs Department. 

Vol. III, lI292, 5450, M88. 

Demands for Grants on Aecount, 
1955-58. 

Vol. 1, 1608, 1610. 

Presentation of the Goeneral Budget, 
1955-56: 
Budget proposals for 19511-56. 

Vol. I, 875-78. 

Revenue from Customs. 
Vol. I, 658-60, 881-62. 

CU'rl'ACK: 

Demands for Grants, 1955-56: 

Indian Posts and Teleeraphs 
Department (including Working· 
Expenses): 

Motion to reduce the Demand: 
UpgMlding of --Telegraph 

Office. 
Vol. II, 3680, 3703, 3761. 

CYCLONE(S) : 

Calling Attention to Matter of. 
Urgent Public Importance: 
-- in Madras. 

Vol. IX, li26--30. 

Statement re -- in Maclru. 
VoL X, 2097-89. 

D.D.T. FACTORY: 

Demands for Grants, 1955-58: 
Miscellaneous Departmenta aa4 

Expenditure under the MinUtr7 
of Production: 
Motion to reduce the Demand: 

Permission to Imperial Chemi-
cal Industries to aet lIP' 
a --. 

Vol. III, 4208, 4234, .g1 •• 
President's Address: 

D.D.T. Factory, Delhi. 6, 13. 

DABHI, SHRI: 

Business Advisory Committee: 
Motion re Twenty-fifth Report. 

Vol. VII, 13638. 
Business of the House: 

Motion re allocation of time order •. 
Vol. V, 8712-11. 

Caste Distinctions Removal Bill 
(by Shri Dabhi): 
Motion to consider. 

Vol. VlII, 532t--U. 
Vol. IV, 6919-21. 

Amendments to circulate and. 
to refer to Select Committee. 

Vol. IV, 6919-21. 
Child Marriage Restraint (Amend-

ment) Bill: 
<Amendment of section 12: by 

Shri Dabhi).: 
Motion for leave to introduce. 

Vol. V, HIt. 
Constitution (Fourth Amendment)· 

Bill: 
Consideration of clauses. 

Vol. III, 5011. 
Demands for Grants, 1955-56. 

Vol. II, 31~ 
Aviation. 

Vol. n. 3881---M.. 
Indian Posts and Teleeraph8 

Department (including Workin, 
Expenael). 

Vol. II, 3884--81. 
Motion to reduce the Demand: 

Lack of POIIta and Telel1'1lpM. 
facilities in rural areu. 

Vol. II, ~ 
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DABBI, SHRI: contd. 
Demands for Grants. 1955-56: t:011td. 

Ministry of Communications. 
Vol. II, 3661-64. 

Demands for Grants, 1955-56-
Railways: 

Construction of 
Capital a.nd 
Reserve Fund. 

Vol. I, 1519. 
New Lines-

Depreciation 

Vol. I, 1528-30. 
Open Line Works-Development 

Fund. 
Vol. I, 1530-31. 

Ordinary Working Expenses-
Operating Staff. 

Vol. I, 1532-33. 
Ge~ral dacussion of the General 

Budget, 1956-56. 
Vol. II, 2353-58. 

-General discussion of the Railway 
Budget, 1955-56. 

Vol I, 1013. 
Hindu Marriage Bill (as passed b1l 

Ra;1Ia Sabha): 
Motion to consider. 

Vol. IV, 8881-87. 
Consideration of clauses. 

Vol. IV, 7478, 7493, 7507-10, 
7589, 7597-99, 7811, 7724, 

7729-30. 
"Hindu Succession Bill: 

Motion to concur in the recom-
mendation of Rajya Sabha to 
join the Joint Committee of the 
HouS'es. 

Vol. V, 8319-23. 
Il\dian Registration (Amendment) 

Bill [Amendment of section 2 etc.: 
by Shri S. C. Samanta]: 
Motion to cORsider. 

Vol. I, 2950-82. 
Medicinal and Toilet Preparations 

(Excise Duties) Bill: 
Motion to consider and amend-

ment to refer to SeI1!ct Com-
mittee. 

Vo1. I, 1889-73, 1874, 1876. 
"otion re Report of Press Commis-

sion. 
Vol. VI, 10539-40, 10809, 10811, 

10832-37. 
'Motion re Report of States Reorga-

nisation Cornm.bJsion. 
Vol. X, ·U30-32. 

DABHl, SHRI: contd. f· 
On a point of order raised ·that the 

Caste Distinctions Removal Bill 
(by Shri Dabhi) militated against 
artides 15(4), 46, 330 and 335 of 
the Constitution it was ruled that 
the House was the final authorit,-
to decide whether the Bill wu 
against the Constitution or not. 

Vol. III, 5323-24. 
Prevention of Corruption (Amend-

ment) Bill <amendment of sectioD 
5: by ShTi U. C. Patnaik). 

Motion to circulate. 
Vol. III, 4110 

Prire Competitions Bill: 
Motion to consider. 

Vol. VIII, 1526e-n. 

Consideration of clauses. 
Vol. VIII, 152115, 153M-0I. 

Representation of the People 
(Amendment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. VII, 14675, 1"788-71. 

Repres'entation of the People 
(Second Amendment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. VII, 14875, 14788-73. 

Sea Customs (Amendment) ~ill: 
Motion to consider. 

Vol. m, 4692-86-
Cansideration of clauses. 

Vol. llI, 4752, 4753-54. 4751. 
Spirituous Preparations (In~r-State 

Trade and Commerce) Control 
Bill: 
Motion to consider. 

Vol. V, 8888--81. 

Untouchability (Offences) Bill: 
Consideration of clauses. 

Vol. IV, 6681, 670~2, 6781, 
8'181-81. 

DAILY DIGEST: 
of proceedings of Lok Sabha on: 

21st November, 1955. 

22nd Nov. 1955. 

23rd Nov. 1955. 

Vol. IX, 115-31. 

Vol. IX, 281-82. 

Vol IX, 383-16. 
--------~.--.~-.. 
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_..J DAILY DIGEST: contd. 
of Proceedings of Lok Sabha on: 

contd. 
24th Nov. 1955. 

Vol. IX, 519-20. 
25th No\'. 1955. 

Vol. IX, 655-56. 
28th Nov. 1955. 

Vol. IX, 781-82. 
30th Nov. 1955. 

Vol. IX, 901-02. 
lst Dec. 1955. 

Vol. IX, 1031-34. 
2nd Dec. 1955. 

Vol. IX, 1153-54. 
Srd Dec. 1955. 

Vol. IX, 1279-80. 
5th Dec. 1955. 

Vol. IX, 1419-20. 
6th Dec. 1955. 

Vol. IX, 1587-88. 

7th Dec. 1955. 
Vol. IX, 1747-48. 

8th Dec. 1955. 
Vol. IX, 1917-18. 

9th Dec. 1955. 
Vol. IX, 2095-SG. 

10th Dec. 1955. 
Vol. X, 2251-54. 

12th Dec. 1955. 
Vol. X, 2417-18. 

13th Dec. 1955. 
Vol. X, 2551-52. 

14 Dec. 1955. 
Vol. X, 2693-94. 

15th Dec. 1955. 
Vol. X, 2835·36. 

16th Dec. 1955. 
Vol. X, 2979-80. 

17th Dec. 1955. 
Vol. X, 3135-36. 

11lth Dec. 1955. 
Vol. X. 3309-10. 

20th Dec. 1955. 
Vol. X, 3407-88. 

21st Dec. 1955. 
Vol. X, 369-70. 

22nd Dec.· 1955. 
Vol. X, 3899-3900. 

22nd Dec. 1955. 
Vol. X, 4481-82. 

DAMAR, SHRI AMAR SINGH: 
Motions re Reports of Commissioner 

for Scheduled Castes and Sche-
duled Tribes for 1953 and 1954. 

Vol. VII, 14004-08. 
Motion re Report of States Reorga-

nisation Commission. 
Vol. X, 4210-17. 

DAMODAR VALLEY CORPORA-
TION: 
Budget estimates of -- for the 

year 1955-56-Laid on the Tabl-e. 
Vol. I, 398. 

Demands for Grants, 1955-56: 
Capital Outlay on Multipurpose 

River Schemes: 
Mot'ion to reduce the Demand: 

Compensation for land taken 
for D.V.C. 

Vol. III, 4351, 4363, 4437, 4443. 
D.V.C's. planning of lower 

Damodar Canal without 
co"! ,idering existing water-
ways in Arambagh sub-
division of Hooghly. 

Vol. III, 4352, 4363, 4443. 

DAMODARAN, SHRI G. R.: 
Leave of abS'ence to. 

Vol. VIII, 15674-75. 

DAJrIODARAN, SHRI NETTUR P.: 
General discussion of the Railway 

Budget, 1955-56. 
Vol. I, 987-89. 

DANKUNI: 
Demands for Grants, 1955-56 -_ 

Railways: 
Open Lines Works-Development 

Fund: 
Motion to reduce the Demand: 

Want of proper lighting 
arrangement at stations like 
-- (E. Railway). 

Vol. I, 1599, 1474. 
DAS, DR. M. M.: 

Advanced Age Marriage Restraint 
Bill (by Shri D. C. Sharma): 
Motion to consider. 

Vol. VI, 12018. 
Al India Council for Technical Edu-

cation: 
Motion re election to the Council. 

Vol. IV. 7446-47 . 
105 LSD.--8. . _---------------------_ ... -
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DAS, DR. M. M.: contd. 
Banar8S Hindu University (Amc;nd-
m~nt) Bill [Amendment of section 
17 (by Shri Raghunath Singh)]: 
Motion '(0 consider. 

Vol. V, 9552-55. 

Caste Distinctions Removal Bill (by 
Shri Dabhi): 
Motion to consider. 

Vol. III, 5331. 
Central Advisory Board of Archaeo-

logy. 
Motion re election to the Board. 

Vol. VII, 13266. 

Central Advisory Board of Educa-
tion: 
Motion re election to the Board. 

Vol. VIII, 15229. 
Delhi (Control of. Building Opera-

tions) Bill: 
Consideration of clauses. 

Vol. IX, 1898. 
Funeral Reforms 

Telkiltar): 
Bill (by Shri 

l4otion to circul.re. 
Vol. VI, 12043. 

Hindu Marriage Bill (as passed by 
Rajya Sabhl): 
Consideration of clauses. 

Vol. IV, 7477. 
Indian C",ttle Preservation Bill (by 

Seth GovinG!. Das): 
Motion to consider. 

Vol. III, 4122. 
Indian Registration (Amendment) 

Bill [Amendment of section 2 etc.: 
by Shri S. C. Samanta]: 
Motion to consider. 

Vol. X, 2961. 
Motions re Reports of Commissioner 

1<>f Schedul~ Ctstel! and Sche-
duled Tribes tor 1953 and 1954. 

Vol. VII, 13935, 14011, 14032-33, 
Motion re Report of States Reorga-

nisation Commission. . 
Vol. X, 3995. 

On a point ot order raised that the 
Caste Distinctions :kemoval Bill 
(by Shri Dabhi) militated apinst 
articles 15(4), 46, 3aO and 335 of 
the Constitution It "'at ruled that 
the House .at the ftnal authority 

DAS, DR. M. M.: contd. 
~, 

to decide whether the Bill wu 
against the Constitution or not. 

Vol. III, Cl321-23, 532 •. 

Prevention of Juvenile Vl/.graDcy 
and Begging Bill (by Shri M. L. 
Dwivedi): 
Motion to consider. 

Vol. VI, 10632, 11994-97, 12001. 

Resolution re River Valley Schemel. 
Vol. II, 3407, 3427. 

University Grants Commission Bill: 
Motion to refer to Joint Com-

mittee. 
Vol. I, 65-72, 79, 98, 109, 135, 

143, 537, 542, '8~00. 
Motion for extension of time tor 

presentation of report of Joint 
Committee. 

Vol. IV, 6833-34. 
Motion to cenlider as reported by 

Joint Committee. 
Vol. IX, 254-60, 269-72, 275, 

311, 315, 316, 339, 366, 412, 
416, 418, 442, 443, 444, 446, 

458, 459, 460, 464, 465-76. 
Consideration of clauses. 

Vol. I"~. 478, 481, 482, 486, 
491-92, 507,514, 515,538, 539, 

541, 548-49, 551, 552, 578, 
584-86, 676, 678, 680, 

681-82, 683, 686, 
Motion to pass, as amended. 

Vpl. IX, 687, 700-04. 
DAS, SHRI B.: 

Companies Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. V, gal!. 

General discussion of the Railway 
~ud,et, 1955-96. 

Vol. I, 878, 890, SIT. 
Motion re association of Members of 
.. &jya Sabha with Public Accountl 

Committ •. 
Vol. IV, 824'. 

Public Account! Committee: 
Motion re election to --. 

Vol. IV, 1248. 
Motion re Report of States Reorla-

nisation Commission. 
Vol. X, 3351, 4CH8-a1. 
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j :DAS, SHRI B.: contd. 
$~te Bank of India Bill: 

Motion to consider. 
Vol. IV, 6131-36, 6390. 

VAS, SHRI B. C.: 

Abducted Persons (Recovery and 
Restoration) Continuance Bill: 
),4otion to consider. 

Vol. VI, lO~~5. 

'Calling Attention to Mat~r of 
'Urgent Public Importance: 
Floods in Orissa. 

Vol. VII, 13405. 

Hindu Marriage Bill <,s ~ by 
Rajya SabhB): 
Motion to consider. 

Vol. IV, 690~6. 72.7~4. 

'IIotion ,.e llood control projects in 
Second Five Year Plan. 

Vol. VIII, 15583. 1~584. 15743. 

~tion ,.e Report of States Reorga-
nisation Commission. 

Vol. X. 2754. 3108. 14235--39. 

:Repre$entation of, the People 
(Amendment) Bill: 

. Motion to ~r to &el~t Com-
mjt~. 

Vol. VII. lit1~~707. 

'Representation of the People 
(Second Am'endment) am: 
Motion to refer to Select Com-

mittee. 
Vol. VII, 14699-707. 

'Statement on flood situation in 
Orill~,-Laid on the Table. 

Vol. VII. 13407. 

S)~. SHRI B. K.: 

Citizenship Bill: 

Motion to refer to Joint Com-
. npttee and amendm!nt to 

Clre\lIate. 
Vol. V, 9633, 9721-25. 

Kotion to consider as reported by 
Joint Committee. 

Vol. IX, 12~28, 1252. 
-' -'-" -.--

----,._----
DAS, SHRI B. K.: contd. 

Demands tor Grants, 1955-56: 
Expenditure on Displaced Per-

sons: 
Vol. II, 3127-31. 

Motion to reduce the Demand: 
Failure to give rehabilitation 

to work-site camp inmates. 
Vol. II, 3128-30. 

Failure to take up adequate 
number of reclamation 
schemes for making land 
available to agriculturist 
refueees. 

Vol. II, 3030-31. 

Demands tor Supplementary Grants, 
1955-56-pertaining to the Minis-
try at Rehabilitation and motions 
to reduce tb:e Demands. 

Vol. X, 2351-52. 
General discussion ot the Railway 

Budget, 1955-56. 
Vol. I, 964-60. 

Halt-an-hour discussion re reiroup-
ing ot RailwllYs. ' 

Vol. VI. 11752-5S. 
Hindu Succession Bill: 

Motion to ooncur in the recom-
mendation of Rajya Sabha to 
join the Joint Committee ot the 
Hous~ . 

Vol. V, 8317-10. 

lndian Central Arecanut Committee: 
Election of -- to the Committee. 

Vol. IV. 7472. 
Indian Registration (Amendment) 

Bill [Insertion of new section 
2OA: by Shri S. C. Samanta]: 
Motion to consider: 

Vol. V, 9535. 

Motion ,.e Report ot States Reorga-
nisation Commission. 

Vol. X. 4380-83. 
Represen~tion of the People 

(Amendment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. VIII, 14968-72. 

Representation ot the People 
(Second Amendment) Bill: 
Motion to reter to Select Com-

mittee. 
Vol. VIII, 14968-72. 
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DAS, SHRI B. K.: contd. 

Resolution re appointment of a com-
mittee to examine Community 
Projects and National Extension 
Service schemes. 

Vol. IX, 2069, 2070, 2075-80. 
Resolution re apPointment of CDm-

mission for development of Indian 
shipping. 

Vol. VII, 13076, 13089--93. 
Resolution re Central Agricultural 

Finance Corporation. 
Vol. V, 8893, 8904-07, 8927. 

Resolution re Industrial Service 
Commission. 

Vol. IX, 2043. 
State Bank of India Bill: 

CDnsid'!!ration of clauses. 
Vol. IV, 7041, 7062, 7066. 

University Grants Commission Bill: 
Consideration of clauses. 

Vol. IX, 547, 569, 571. 
DAS, SHRI DEBI RAM: 

Leave of absence to. 
Vol. VIII, 15674-75. 

Motion re Report of States Reorga-
nisation Commission. 

Vol. X, 413"-36. 

DAS, SHRI RAM DHANI: 
Motions re Reports of Commissioner 

for Scheduled Castes and Sche-
duled Tribes for 1953 and 1954. 

Vol. VII, 13972-75. 
Motion re Report of States Reorga-

nisation Commission. 
Vol. X, 3886-91. 

DAS, SHRI RAMANANDA: 
Demands for Grants, 1955-56: 

Ministry of Labour. 
Vol. II, 3002-07. 

Motion to reduce the Demand: 
Delays in working of concilia-

tion machinery. 
Vol. II, S003, 3005. 

Failure to guarantee proper 
housing facilities to labour. 

Vol. II, 3003-04. 
Failure to implement effec-

tively Minimum Wages Act, 
Plantation Labour Act and 
other measures. 

Vol. II, 3002. 

DAS, SHRI RAMANANDA: ccmtd. 
Demands for Grants, 1955-56: ccm~ 

Motion to reduce the Demand: 
contd. 

Retrenchment and rationalisa-
tion in Industry. 

Vol. II, 3004-OG. 
Halt-an-hour discussion re accidents· 

in coal mines. 
Vol. II, 29M. 

Motions re Reports of Commissioner 
for Scheduled Castes and Sche-
duled Tribes tDr 1953 and 1954. 

Vol. VII, 14008-14. 
14389, 14437, 14441. 

Motion re Report of States Reorga-
nisation Commission. 

Vol. X, 4242-45. 
DAS, SHRI SARANGADHAR: 

Citizenship Bill: 
Motion to reter to Joint CDmmittee· 

and amendment to circulate. 
Vol. V, 9648. 

Consideration of clauses. 
VoL IX, 1503. 

Companies Bill: 
Motion to consider as reported by' 

Joint Committee. 
Vol. VI, 10431-38 .. 

Demands for Grants, 1955-56: 
Geological Survey. 

Vol. II, 3843-45 .. 
Grants-in-aid to States: 

Motion to reduce the Demand: 
Policy re grants to States. 

Vol. III, 5411-12. 
Indian Posts and Telegraphs De-

partment (including Working. 
Expenses) : 

Vol. II, 3666-71. 
Motion to reduce the Demand: 

Grant of postal holidays to 
employees or payment of 
compensation in lieu thereof. 

Vol. II, 3668. 
Reorianisation of R.M.S. 

Vol. II, 3670-71. 
Irrigation (Including Working Ex-

penses), Navigation, Embank-
ment and Drainage Works (met 
from Revenue): 
Motion to reduce the Demand: 

Need for more medium sized'. 
irriilltion schemes. 

Vol. In, a'l~ ----_ ..... - --.- -----------------------
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~ iDAS, &HRI. SARANGADHAR: contd. 
D2mands for Grants, 1955-56: 

contd. 
Ministry of Communications. 

Vol. II, 3666-71. 
Ministry of Irrigation and Power. 

Vol. III, 4441, 4333. 
:Ministry of Natural Resources and 

Scientific Research. 
Vol. II, 3843-45. 

Motion to reduce the Demand: 
Application of research results. 

Vol. II, 3845.' 
Revision of mineral policy. 

Vol. II, 3845-46. 
Ministry of Production. 

VoL III, 4273, 4299. 
:Ministry of Works, Housing and 

Supply: 
Motion to reduce the Demand: 

Failure of Government to 
conduct affairs of Supply 
Wing in a business-like 
manner. 

Vol. II, 2875-80, 2910, 2913. 
Multipurpose River Schemes. 

Vol. III, 4440. 
>other Organisations under the 

Ministry of Production. 
Vol. III, 4273. 

Union Excise Duties: 
Motion to reduce the Demand: 

Policy re excise duties. 
Vol. 1II,5407-10. 

Demands for Grants, 1955-56-Rail-
ways 

Vol. I, 1479. 
Open Line Works-Additions: 

Motion to reduce the Demand: 
, Slow progress of work at 

Chittaranjan Locomotive 
. Works. 

Vol. I, 1556, 1567-70, 1598. 
:Finance Bill, 1955-56: 

Motion to pass as amended. 
Vol. IV, 6030-35. 

.. General discussion of the Rail-
way Budget, 1955-56. 

Vol. I, 1048, 1049. 
'Hindu Marriage Bill (as passed by 

Rajya Sabha): 
Consideration ot clauses. 

Vol. IV, 7785-88, 7908·09. 

DAS, SHRI SARANGADHAR: contd. 
Hindu Succession Bill: 

Motion to concur in the re<:om-
mendation of Rajya Sabha to 
join the Joint Committee ot the 
Houses. 

Vol. IV, 8260-64. 

Imports and Exports (Control) 
Amendment Bill (as paB8ed bit 
Ra;ya Sabha): 
Motion to pass. 

Vol. I, 1284-85. 

Indian Registration (Amendment) 
Bill [Insertion of new se<:tion 
20A: by Shri S. C. Samanta]: 
Motion to consider. 

Vol. V, 9530, 9538. 

Indus~rial and State Financial 
Corporations (Amendment) Bill: 
Motion to pass. 

Vol. V, 8766-67. 

Motion on Address by the President. 
Vol. I, 168-69, 216-20, 252, 417, 

422. 

Motion re flood control projects in 
Second Five Year Plan. 

Vol. VIII, 15597-602, 15606, 
15608. 

Motion re Report of Press Commis-
sion. 

Vol. VI, 10732-37, 10886. 

Motion re Report of States Reorga-
nisation Commission. 

Vol. X, 2780, 3213-21, 3351, 
3357, 3424. 

Question of Privilege. 
Vol. VI, 11463-64. 

. Resolution re appointment of com-
mi!lsion for development of Indian 
shipping. 

Vol. VIII, 14998-15006, 
15007. 

Resolution re Department of Wel-
fare for Scheduled Castes and 
Scheduled Tribes. 

Vol. I, 439-41, 466. 

Resolution re enhancement of export 
duty on tea. 

Vo1. I. 640. 
-------.-------~-----
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DAS, SHru SARANGADHAR: contd. 
Resolution re exoprt duty on 

groundnuts, groundnut oils cake 
de-oiled groandnut meel and 
decortIcated cotton iMd oil-cake 
etc. 

Vol. I, 692-915. 
State Bank of India Bill: 

Consideration Of clauses. 
Vol. IV, 7147, 7171. 

Motion to pass, as amended 
Vol. IV, 7228-251. 

DAS, SHRI SHREE NARAYAN: 
Abolition 01. Whipping Bill (as 

passed by Ratua Sabhu): 
Motion to consider. 

Vol. IX, 765-72, 820. 

Business of the House: 
Allocation Of time for the Con-

stitution (Seventh Amendment) 
Bill. 

Vol. IX, 866, 188. 

Caste Distinctions Removal Bill (by 
Shri Dabhi): 
Motion to consider and amend-

ments to circulate and to refer 
to Select Committee. 

Vol. III, 153155. 
Citizenship Bi1,1: 

Motion to consider as reported by 
Joint Committee. 

Vol. IX. 1180, 1206, 1222, 1228-
38, 1328, 13251. 

Consideration of clauses. 
Vol. IX, 1339, 1346-49, 1386, 

1392-93, 14155, 1457. 

DAS, SHRI S. N.: 
Companies BilI: 

Consideration of claUAIl. 
Vol. VII, 12614. 

Constitution (Fourth Amendment) 
Bill: 
Motion to refer to Joint Com-

mittee and amen~eht to 
circulate. 

Vol. II, 2167-72. 

Constitution (Eighth Amendment) 
Bill: 
Consideration of clauses. 

Vol. X, 2422-23, 2438-41, 2487. -------._--------------_ .. -

DAS, SHRI S. N.: contd. 
Delhi (Control or Building Opera--

tions) Bill: 
Consideration of clauses. 

Vol. IX, 1907, 1910' 
Demands for Grants, 1955-56: 

Indian Posts and Telegraphs. 
Department (Including Workine 
Expenses) : 

Vol. II, 3671-"". 
Motion to reduce the Demand:. 

Condition of workers of lUl'al 
post offices. 

Vol. II, 3675-'lL 
Lack of posts and telegrapba, 

facilities in rural areas. 
Vol. II, 3671-74.. 

Industries: 
Motion to reduce the Demand: 

Condition of cottage and. 
small scale industries. 

Vol. III, 5242-43. 
Ministry of Commerce and; 

Industry: 
Motion to reduce the Demand: 

Industrial policy. 
Vol. III, 5239---0.; 

Ministry of Communications. 
, Vol. II, 3671-77. 

Motion to reduce the Demand: 
Reduction of postage rates. 

Vol. II, 3674-75. 
Ministry of Food and AgricuItUI\!. 

Vol. II, 3311. 
Demands for Supplementary GrBD~ 

1954-55 pertaining to the Ministry 
of Finance. 

Finance Bill: 
Motion to consider. 

Vol. Ill, 5771. 

Funeral Reforms Bill (by Shril 
Telkikar): 
Motion to circulate. 

Vol. VIII, 15958. 
General discussion of the GeneraL 

Bud,et, 195~-56. 
Vol. II, 233~ 

Hindu Succession Bill: 
Motion to concur in th'e recom-

mendation of Rajya Sabh8 to-
join the Joint Committee of the-
House.. 

Vol. IV, 821~ 
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DAS, SHRI S. N.: contd. 
Induatrial inti State Financial Cor-

porations (Amendment) Bill: 
Motion to ~nsider. 

Vol. V, 8641-10. 
Inter-State Water Disputes Bill: 

Motion to concur in the recom-
mendatioD of Rajya Sabha to 
jOin the Joint Conunitte'e of the 
Housel. 

Vol. VIll, 15808. 

Motion re economic policy. 
Vol. VIII. 15908. 15918. 16026, 

16034-35. 

Motion re Hood control projects in 
Second Five Year Plan. 

Vol. VlII. 15570-71, 15721-26, 
15741, 15745. 

Motion re Report of States Reorga-
nisation Commission. 

Vol. X. 4087-91. 

Negotiable Instruments (Amend-
ment) Bill (as passed by Rajya 
Sabha): 
Motion to consider. 

Vol. VIII, 15494-9fl. 
Motion to pass. 

Vol. VIII, 15512-13. 

Press and Registration of Books 
(Amendment) Bill: 
Motion to consider. 

VoL IX, 48-57. 
Consideration of clauses. 

Vol. IX. 103-04. 115. 

Representation of the People 
(Amendment) Bill: 
Motion to refer to &!lect Com-

mittee. 
Vol. VII, 14683. 14697. 

Vol. VIII. 14971. 
Representation of the People 

(Second Amendment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. VII, 14683. 14697. 

Vol. VIII. 14971. 
Reserve Bank of India (Amend-

ment) Bill: 
Motion to consider. 

Vol. IV. 644().........44, 6453. 

DAS. SHRI S. N.: Cd7I.td. 
Resolution re appointment of a com-

mittee to examine CommWlity 
Projects and National Extension 
Service schemes. 

Vol. IX. 2060. 

Resolution re appointment of cOm-
mission for development of Indian 
shipping. 

Vol. VII. 13076, 13085-89. 
Resolution re Central Agricultural 

Finance Corporation. 
Vol. IV. 6073-83, 6101. 
Vol. V. 8923-27. 8928. 

Resolution re corporation for broad-
casting. 

Vol. I. 479-85. 

Resolution re Industrial Service 
Commission. 

Vol. IX. 2043. 20"5-46, 2047, 
2052. 

Resolution re political penSions. 
Vol. III, 4767. 

Resolu.wn re rel1'oupin, of Rail-
ways. 

Vol. IX. 600. 
Resolution re river valley schemes. 

Vol. II, '''27. 3428. 1429. 
Jiliver Boards Bill: 

Motion to concur in the recom-
m.enution of Rajya nbha to. 
join the Joint Committee. 

Vol. VIII. 15866-70. 
University Grants Commission Bill: 

M.:>tion to refer to Joint Com-
mittee. 

Vol. I. 120-33. 592, 598. 
Consideration of clauses. 

Vol. IX, 481-8'. 4H. Ill, 
51', 132, 147, 548, 570, 57D-
82, 677-78. 679. 680, 681. 685. 

il.tion t. paM. .. amended. 
Vol. IX, 688-90. 

DASARATHA DEB, SHRI: 
Leave of a'1lieeDce _. 

Vol. VIII. 15174-7'. 
Motion fer Aij.urn8'l.ent: 

Situation ia Katachera in 
Agufala. 

V.l. IX, '11-14, 10"-17. 
ToJ. X. ISD. 16M, 1681. ---_ ... - .. _-_ ... 
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DASARATHA DEB, SHRI: contd. 
Motion re Adjournment Organisation 

Commialioo. 
Vol X, 3127-34, 3148-54. 

DATAR, SHRI: 
-Abolition of Whipping Bill «(18 

passed by Rajya Sabha): 
Motion to consider. 

Vol. IX, 753:-58, 775, 776, 
817-21. 

Motion to pass. 
Vol. IX, 822. 

All India Services (Discipline and 
Appeal) Rules, 1955-Laid on the 
Table. 

Vol. VII, 12576. 

All India Services (Leave) Rules, 
11~Laid on the Table. 

Vol. VII, 13637. 
All India Services (Provident 

Fund) Rules, 1955-Laid on the 
Table. 

Vol. VII, 13637. 
Caste Distinctions Removal Bill (btl 

Shri Dabhi): 
Motion to consider and amend-

ments to circulate and to refer 
to Select Committee. 

Vol. IV, 6908-19, 6920. 
Citizenahip Bill: 

Motion to refer to Joint Com-
mittee and amendment to 
circulate. 

Vol. V, 9627-43, 9657, 9666, 
9670, 9684. 

Presentation of Report of Joint 
Committee. 

Vol. IX, 87. 
Motion to consider as reported by 

Joint Committee. 
Vol. IX, 1042-56, 1074, 1075. 
1155, 1186, 1201 1204-05, 

1207-08, 1314--29. 
Consideration of clauses. 

Vol. IX, 1331, 11132, 1341, 
1374--80, 1386, 1412, 1434--
41, 1442-43, 1443, 1452, 1455, 
Hill 14~7-68, 1488-69. 1469-
70, i481-e2, 1482, 1483, 1412, 

1505. 

DATAR, SHRI: contd. 
Citizenship Bill: ccmtd. 

Motion to pass, as amended. 
Vol. ·IX, 1520. 

Code of Criminal Procedure 
(Amendment) Bill: 
Motion to consider the amend-

ments made by Rajya Sabha. 
Vol. V, 8391-99, 8403, 8408, 

8436-41, 8t50. 
Code of Criminal Procedure 

(Amendmend) Bill: 
[Amendment of Section 435: btl 
Shri Raghunath Singh.] 

Motion to consider. 
Vol. V, 9525-26, &527. 

Constitution (Hindi Language for 
Official Purposes), Order, 1$155-
Laid on the Table. 

Vol. X, 209 •. 
Correction of answer to starred 

question. 
Vol. IV, 8112-11. 

Correction of answer to unstarrecl 
question No. 202. 

Vol. X, 3674-75. 
Declaration of exemptions \lnder 

the Registration of Foreigners 
Act, 1939-Laid on the Table. 

Vol. VII, 12575-76. 
Vol. X, 2553-54. 

Demands for Grants, 1955-56: 
Andaman and Nicobar Islands. 

Vol. III, 4566-61. 
Delhi. 

Vol. III, 4568-70. 
Ministry of Home Affairs. 

Vol. III, 4i27, 4582, 4570-74, 
4593,4596. 

Motion to reduce the Demand: 
Failure to fill in posts in Gov-

ernment offices reserved for 
scheduled castes. 

Vol. Ill, 4571-72. 
Falure to safeguard interests of 

scheduled castes. 
Vol. m, 4570-71. 

Reservation for Scheduled 
Castes and Scheduled Tribes 
of parts which are filled in by 
promotion. 

Vol. Ill, 4527. 
--- --.. ---- --------~-----------
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(1 DATAR, SHRI: contd . 
. - Demands for Grants, 1955-56: Cootd. 

Tripura. 
Vol. III, 4562-66. 

Motion to reduce the Demand: 
Failure to provide responsible. 

Government in Tripure. 
Vol. lIl, 4563. 

Provision of facilities for speedy 
justice in courts of law in 
Tripura. 

Vol. III 4565. 
Speedy disposal of civil disputes 

pending in courts of Tripura. 
Vol. JIl, 4565. 

Durgah Khawaja Saheb Bill: 
Motion to consider. 

Vol. V. 9389-97. 
Consideration of clauses. 

Vol. V, 9402, 9403, 9404, 
9408, 9410, 9412, 9419-20 

9422, 9423, 9426, 9428. 
Madras Essential Articles Control 

and Requisitioning (Temporary 
Powers) Andhra Amendment 
Act-Laid on the Tasle. 

Vol. I, 32. 
Manipur (Courts) Bill: 

Introduced. 
Vol. IX: 658. 

Motion to consider. 
Vol. IX, 891-96, 914, 918, 

922-26. 
Consideration of clauces. 

Vol. IX, 928. 
Motion to pass, as amended. 

Vol. IX, 928. 
Motion for Adjournment: 

Situation in Ratachera in Agar-
tala. 

Vol. IX, 784, 1035-36, 
Vol. X, 3677, 3678-83, 3684. 

Motion on Address by the Presi-
dent. 

Vol. I, 297, 426-37. 
Motions re Reports of Commissioner 

for Scheduled Castes and Sche-
duled Tribes for 1953 and 1954. 

Vol. vn, 13935, 13988, 14063, 
14156, 14424--42, 14443, 
14444. 

Motion re Report of States 
ReorganiAa Hon Commission. 

Vol. X, 3807-20. 

DATAR, SHRI: contci. 
Notification etc., under Tariff Com-

mission Act-Laid on the Table. 
Vol. III, 4293. 

Part C States (Llws) Amendment 
Bill: 
Introduced. 

Vol. IX. 1040. 
President's Proclamation re Andhra 

-Laid on the Table. 
Vol. II, 3594. 

Prevention of Corruption (Amend-
ment) Bill: 
Motion to consider. 

Vol. IX, 181,1." 

Consideration of clauses. 
Vol. IX, 231-33, 238-39, 240, 

242,243. 

Prevention of Corruption (Amend-
ment) Bill (Amendment of 
section 5; by U. C. Patnaik): 
Motion to circulate. 

Vol. II, 2542, 2552, 2553, 2554, 
Vol. m, 4107-13. 

Prevention of Juvenile Vagrancy 
and Begging Bill (by Shri M. L. 
Dwivedi): 
Motion to consider. 

Vol. VI, 10632, 1199~12005. 
12011. 

Prize Competitions Bill: 
Motion for leave to introduce. 

Vol. VII, 13266·67. 
Report of U.P.S.C. for 1954·55 aud 

Government Memorandum there-
on-Laid on the Table. 

Vol. X, 3671 
Resolution re Department of Wel-

fare for Scheduled Castes and 
Scheduled Tribes. 

Vol. I, 460-66, 467. 
Resolution re Industrial Service 

Commission. 
Vol. IX, 2034, 2046-47, 2048-

49, 2050, 2053-54, 2055. 
Resolution Te political pensions. 

Vol. III, 480~15. 
Title-s and Gifts from Foreign State. 

(Penalty for Acceptance) Bill [btl 
Shri C. R. Narasimhan): 
Motion to consider. 

Vol. VI, 10613-21. 
-~ .... _--------_._- - ... -----------~-.----------
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DATAR, SHRI: contd. 
Untouchability (Oftences) Bill: 

Consideration of clauses. 
Vol. IV, 6815, tl821, tl82 •. 

DEAD LETTER OFTICE(S): 
Demands for Grants, 1~55-5tl: 

Indian Posts and Telegraphs 
Department (Includin, worm, 
:Expenses) : 
Motion to reduce the Demand: 
Need to create a separate--

for Orissa Circle. 
Vol. II, 3705, 37t11-

DEARNESS ALLOWANCE: 
Demands for Grants, 1955-56-

Railways: 
Railway Board: 

Motion to redllce the Demand: 
Effect of merger of halt --, 

with pay on house rent 
allowance of employees in 
class 'C' areu. 

Vol. I, 1174, 1332, 1454. 
Merger ot half --, with pay 

on the house rent allow-
ance of employees in class 
'C' areas. 

Vol. I. 1329, 1332, 1454. 
DEATH(s): 

of King Tribhuvan. 
Vol. II, 1941-~ 

of Shri Chinaria. 
Vol. IV, 8279-80. 

of Shri D. D. Pant. 
Vol. III. 5975-76. 

.1 Shri E. John Phillipose. 
Vol. 1, 397-98. 

of Shri Harbilas Sarda. 
Vol. I, IS-HI. 

Shri Jamadas Mehta. 
Vol. I, 15-16. 

of Shri N. A. Horkar. 
Vol. I, lIHtI. 

of Shri N. M. Joshi. 
Vol. V, 8283-84. 

of Shri P. K. Salve. 
Vol. I, 15-1t1. 

of Shri Patiram. Hoy. 
Vol. V, 828$-84. 

of Sb.ri R. K. Chaudhuri. 
Vol. X, 29'81-82. 

of Shri R. V. Thomas. 
Vol. I, 387-88. 

DEB, SHRI S. C.: 
" - I· 

Demands for Grants, ID~5-56: 
Industries: 

Motion to reduce the Demand: 
Policy relatitig to develop-

ment ot small kale indulI-
trieS. 

Vol. III, 52211. 
Ministry of Commerce and Indus-

try: 
Motion to reduce the Demand: 

Failure to control management 
of tea estates in public in-
terest. 

Vol. III 5229-31. 
MInistry of IrrigatiOn and Power. 

Vo!. III, 4371-74. 
Multipurpose River Schemes. 

Vol. lII, 4371-74. 
Motion to reduce the Demand: 
Flood control methods. 

Vol. III, 4371-73. 
ilotion re economic policy. 

Vol. VIII, 15914. 
Motion re Report of States. 

Reorianisation Conunission. 
Vol. X, 4402-08. 

DEFENCE CAPITAL OUTLAY: 
Demands tor Grants, 1955-56-

Vol. II, 3325--67, 3383, 34550-
3119,2, 3597-3t117, 3618-19. 

Demands for Grants on Account, 
181111-116. 

Vol. I, 1605, 162t1~ 

DEFENCE EMPLOYEES: 
Demands For Gra6ts, 1955-56: 

Min:istry of D~fetlce: 
Motion to reduce the Demand: 

Working condition of Defence' 
Employees. 
Vol. II, 3357-t10, 3451, 3487, 

3491-92,3493,3516-17, 
3525-29, 3559-62. 
3563, 3565-68, 3572,. 
3575-80, 3582--83~ 
3617. 

DEFENCE, MINISTRY OF: 
Demands for Gr;fIfl~, 19511-36. 

Vol. JI, 3~23-24, 3325-87, 
3383, 3455--3592. 
3447--52, 3557--
3618. -----------------------------------.---------------
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j DEFENCE, MINISTRY OF: contd. 
Demands for Grants, 1955-56: contd. 

Motion to reduce the Demand: 
Care and preservation of stores 
in ordinance depots .. 

Vol. II, S4~, 3616-17. 
Categorisation of ordnance otRcers 

(civilian) in Army Ordnance 
CorPl. 

Vol. II 3451, 3606-07, 3617. 
Cornpu:ttory military training. 

VOl. II, 3448, 3484·85, 355%· 
53., 3617. 

Confirmation 
(civilian) 
Corpl!. 

Vol. 

of ordnance officers 
in Army Ordnance 

11. ."11, .576, 1584·85, 
3617 

Co-ordination of three Services for 
training civilians for national 
service and defence. 

Vol. II, 3328-28, 3450, 3617. 
Desirability of creating a land army 

out of present forces and ex-
servicemen. 

Vol. II, 3452, 3617. 
Desirability of enlarging educa-

tional and training establishments 
under Ministry of Defence. 

Vol. II, 3449, 3490-91, 3495-
98, 3505-07, 3608, 3617. 

Expanllion of Air Force Reserve, 
Air Defence Reserves and 
Auxiliary Air Forces. 

Vol. II, 3325-26, 3450, 3-494-
/ 97, 3598,.99, 3617. 

Expansion of Naval Defence by ca. 
ordination with ship-building, 
harbour·ctevelopment and other 
civilian activities. 

Vol. II, 3336, 3356, 3449, 
3459, 3617. 

J'ailure to provide for proper 
preservation and utilisation of 
valuable stores in ordnance and 
engineering depots. 

Vol. II, 3333--35, 3356, 3358, 

3449,8486-87,3516.3531. 
32, 3616·17. 

Failure to recruit enough personnel 
belonrinl to scheduled castes in 
Defence Services. 

Vol. 11, 3447, 3567, 31S17. 

\ 

I 
I 
i 
I 
I 

I 
I 

I 

---------------- -.-

DEFENCE, MmISTRY OF:contd. 
Demands for Grants, 1955·56: contd .. 

Motion to reduce the Demand: 
contd. 

General irregularities in accounts of 
Defence Department. 

Vol, II, 3357, 3450, 3817. 
Junior Commissioned Officers in 

Army. 
Vol. II, S44~, 3499·3503, 

3609-11, 3617. 
Lack of co-ordination between Def-

ence and other Ministries and 
Departments. 

Vol. II, 3330-35, 3448, 3615-16, 
3617. 

Modernisation of Defence Forces. 
Vol. n, 3339--43, 3342, 3352, 

3362-63, 3448, 3458-59, 
3467,3493, 3532-33, 3555, 
3564-65, 3598- ·3600, 
3617. 

Need for co-ordinating Defence 
socio-economic planning. 

Vol. II, 3335·36, 3339, 3448, 
.462, 3485, Stl13-14, 3617. 

Need for greater emphasis on 
Detence Science Organisation. 

VOl. II, 3328-30, 3363.64, 
1449, 3539-40, 3817. 

Need for re-organising ordnance 
depoti. 

Vol. II, 3450, 3617. 
Need to achieve selt·sufficiency in 

war materials by re-orpnisation 
of ordnance factories. 

Vol. II, 3331-32, 3361S-88, 
3448, 3459·60, 3482-84, 
3521·22, 3525, 3531, 3532, 
3539, 3541, 3555, 3561, 
3570-71, 3590--92. ~599-
3600, 3617. 

Ordnance officers (civilian) in 
Army Ordnance Corps. 

Vol. II, 3447, 3551-52, 3617. 
Reorgani .. tion of M.E.S. 

VOl. II, 3449, 3617. 
Reorientation of J.C.O. Cadre. 

Vol. II, 3448, 3609·11, 3617. 
Representation ot scheduled castes 

in Army, Navy and Air Force. 
Vo}. II, 3447, 3567, 31S17. 

UnsAtilfAdory budgeting. 
Vol. II, 3447, 3480, 3518--20" 

3530--32, 3548--50, 3553-
55, 3587--89, 3617. 

---~--------------.... - --
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mEFE!\CB, MINISTRY OF: contd. 
Demands for Grants, 1955-56: contd. 

Motion to reduce the Demand: 
contd. 

Urient necessity for reorganization 
of ordnance factories in national 
interest. 

Vol. 11, 3331-3., 3355-56, 
3449, 3532-37, 3600-01, 
3617. 

Use of Defence Forces for socio-
economic reconstruction of coun-
try. 

Vol. II, 3450, 3491, il515, 
3613-14, 3617. 

'Working conditions of Defence 
employees. 

Vol. II, 3357-60, 3451, 3.87, 
3491-92, 3493, 3516-17, 
. 3525-29, 3559-62, 3563, 
3565-68, 3572, 'J575-80, 
3582-83, 3617. 

Demands for Grants on Account, 
1955. 

Vol. I, 1605, 1607. 
Demands for Supplementary 

Grants, 1954-55: 
Vol. I, 757-62. 

Motion to reduce the Demand: 
Creation of additional posts. 

Vol. I, 757-62. 
DEFENCE SCIENCE ORGANISA-

TION: 
Demands for Grants, }955-5~ 

Ministry of Defence: 
Motion to reduce the 

Demand: 
Need for gr.eater emphasis 

on Defence Science 
Orcanisation. 
Vol. II, 332~O, 33113-64, 

3449, 3539-.9, 3617. 
DJCRNCJC SJCRVICES: 

Demands for Grants, HI55-56: 
Ministry of Defence: 

Motion to reduce the Demand: 
Co-ordination of three 

serviC'el' for trainin2 
civilians for national 
service and defence. 
VOl. II, 3326-28, 3450, 3617. 

F.:lilure to recruit enough person-
nel belonging to scheduled 
castes in Defence. . 
Vol. II, 3447, 3567, 3617. 

DEFENCE, SERVICES: contd. 
Demands for Grants, 1955-56: contd. t. 

Ministry of Defence-contd. 
Motion to reduce the Demand: 

contd. 
Modernisation of Detence 

Forces. 
Vol. II. 3339-43, 3352, 

3362--63, 3448, 3458-59, 
3467, 3493. 3532-33. 3555, 
3564-65, 3598-3600, 3617. 

Use of Defence Forces tor 
socio-economic reconstruc-
tion ot country. 
Vol. II, 3450, 3591, 3515, 

3613-14, 3617. 
Presentatioa ot the Geaeral ~ud.let, 

1951-16: 
Estimates for --. 

Vol. I, 1112-". 
DEFENCE SERVICES, EFFECTIVE-

AIR-FORCE: 
Demands tor Grants, 1955-56. 
Vol. II, 3324, 3325-67, 3383, 

345~592, 3597-3618, 3617. 
Deman~ for Grants on Accountl, 

}055-18. 
Vol. I, 1805, 11107-'1. 

DEFENCE SERVICES, EFFECTIVE-
ARMY: 
Demands for Grants, 1955-56. 

Vol. II, 3324, 3225-67, 3383, 
3455-3592, 3597-3617, 3618. 

Demands for Grantll on Account, 
1955-18. 

Vol. I, 1605, 1607-08 
DEFENCE SERVICES, EFFECTIVE-

NAVY: 
Demands for Grants, 1955-5~ 

Vol. II, 3324, 3325-67, 3383, 
3455--3592,3597-3617,3613. 

Demands for Grants on Account, 
1955-5t1. 

Vol. I, 1805,160T. 
DEFENCE SERVICES, NON-EFFEC-

TIVE CHARGES: 
Demands for Grants, 1955-56: 

Vol. n, 332., 3125-67, 3383, 
3452,3455-3592,3597,-3617, 

3618. 
Motion to reduce the Demand. 

Purchase of stores in forei«n coun-
tries. 
Vol. II. 3.52, 3511, 31110-51, l.lT. 

Demands for Grants on Account, 
1955-18. 

Vol. I, 1105, 1101. 
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(. J.lEHRA DUN FOREST REASEARCH 
INSTITUTE: 
Demands for Grants, 1955-56 

Forest: 

Motion to reduce the Demand: 
Grienncel of employees of. 

Vol. II, 1287, 3121. 

DELEGATIONS SENT ABROAD: 
Demands for Grants, 1955·56: 

External Affairs: 
Motion to reduce the Demand: 

J:xtra",a,ance in our 
embassies abroad and on 
dele«ationa to foreicn 
ceuntril!!!. 

Vol. II, 1t'4, 4020. 

Reoort of Indian dele,ation to the 
Eighth World Health A •• embly-
Laid on the Table. 

Vol. VII, 13281. 

DELIMITATION COMMISSION 
(AMENDMENT) BILL: 

See under "Bill(s)". 

DELIMITATION 
ORDERS: 

COMMISSION 

Final Orders Nos. 20, 21 and 22-
Laid on the Table. 

Vol. I, 2711. 

Final Order No. 2I-Laid on the 
Table. 

Vol. I, 1051. 

Final Orders Nos. 24 to 29-Laid 
on the Tabl •. 

Vol. V, 11181-84. 

Final Ortler No. SO-Laid on the 
Table. 

To1. VIT, 18263. 

DELHI: 

Demands for Grants, 1955·56: 

Vol. III, 4«5, ,""II, 444'-71, 
4478-4556, "'62-4651. 

Demand!! for Grants on AcoouBt, 
1955-58. 

Vol. I, 1605, 1611. 

DELHI: contd. 
Demand!! for Supplementary Grants; 

1955-56: 
Other Capital Outlay of the· 

Ministry of Works, Houlin, and 
Supply: 
Motion to reduce the Demand: 
QuestiOn of accommodation in, 

New Delhi. 
Vol. VlII, 15404--41. 

DELHI (CONTROL OF BUILDING 
OPERATIONS) BILL: 
See under "Bill(s)". 

DELHI (CONTROL OF BUILDING 
OPERATIONS) ORDINANCE, 1955: 
See under "Ordinance(s) ". 

DELHI (CONTROL OF BUILDING 
OPERATIONS) REGULATIONS: 

Laid on the Table. 
Vol. IX, 1155. 

DELHI JOINT WATER AND SE-
WAGE BOARD (AMENDMENT) 
BILL: 
See under "Bill(s)". 

DELHI ROAD TRANSPORT AUTHO-
RITY: 

Balance Sheets and Audit Reports 
etc. of --, 1955-54-Laid on· 
the Table. 

Vol. IV, 724Z-43. 
DEMANDS FOR EXCESS GRANTS, 

1950-51: 
Agriculture: 

Vol. X, 2398, 2401-19, 2410-11. 
Botanical Survey. 

Vol. X, 2400, 2401-10. 
Motion to reduce the demand: 

Delay in receipt of equipment. 
Vol. X, 2398, 2400-10. 

Indent for scientific instruments. 
Vol. X, 2400, 2401-10. 

Retention of an officer beyond 
normal date of retirement. 

Vel. X, 2400, 2401-10. 
Capit.1 Outlay on Indian Posts and 

Telegraphl (Not Met from· 
ReTenue). 

Vol. X, MOO, 2401-10, 2412. 
Civil Defence. 

Vol. X, %alnl, 2401-10, 2411. 
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.. DEMANDS FOR EXCESS GRANTS. 
1950-51: contd. . 
ExPenditure on Displaced Persons. 

VQl. X. 211111. 2<WI-I0. 2.11. 
Indjan Posts and Telegraps-Stores 

Suspense (Not met from 
Revenue). 

Vol. X. 2400. 2~1-10. 2412. 
Ministry Without Portfolio. 

Vol. X. 2398. 24:01-10. 
Miscellaneous Adjustments between 
. . the Union and State Govern-

ments. 
Vol. X. 2399. 2401-10. 2411. 

~scellaneous Departments. 
Vol. X.2399. 2401-10 2411. 

. Prepartition Payments. 
Vol. X, 2399. 2401-10. 2412. 

Presentation of the Statement. 
Vol IX. 1282. 

Salt. 
Vol. X. 23118. 2~1-10. 2411. 

Vindhya Pradesh. 
Vol. X. 2399.-2~00. 2401-}0, 

2412. 
DEMANDS FOR GRANTS. 1955-56: 

Administration of Justice. 
Vol. III, 5525-28. 5527. 

: .. .;:.'ricu lture. 
Vol. II. 317~-76. 3177-3282. 3287-

3306, 3307~321. 3322. 

Motion to reduce the Pemand: 

Need of co-operative supply 
board in every group of vil-
lages for credit tacilties to 
cultivators. 

Vol. II. 3184-85, 3192, 3224. 3251. 
3265, 3281, 3287, 3304-05. 3315, 

3321. 
. Andaman and Nicobar Islands. 

Vol. HI, .... 5. • ... 7. .....9-71. 
447~556, 4562-4657, 4658. 

. Archaeology . 
Vol. III, 5525-26. 

.Audit. 
Vol. Ill. 5269. 5273-5321. 5388-

M88. G48i-SiO. 
.Audit. 

'Vol. III, 52811. 5271-5321. 5388-
M88, 568S1-SlO. -_ .. _._._------_ .. _------

DElviAl'iDS FO~ GRANTS. 1955-5e:.1. 
contd. 
Aviation. 

Vol. II. 3819. 3620. 3621-3742, 
.. 3743-61. 3762. 

Motion to reduce the Demand: 
Appointment of an expert Com-

mittee to review pay scales 
and conditions of service of 
Civil Aviation Department 
employees. 

Vol. II. S625-26. 3630-31, 3711 • 
3745-t6, 3748-50. 3781. 

Confirmation of staff. 
Vol. II, 3711. 3781. 

Construction of an aerodrome 
at Sholapur and Hubli in 
Bombay State. 

Vol. IT. 3710, 3781. 
Construction of an aerodrome 

at Kurnool (Andhra). 
Vol. II, 3691. 3710. 37111. 

Extension of General Provident 
Fund facilities to class IV 
staff of Civil Aviation Depart-
ment. 
Vol. II. ~624:. 3712. 37.7. 3781. 

Failure of Government to re-
. dress grievances of staff of 

Civil Aviation Department 
especially work-charged staft. 
Vol. II. 3632 .. 33. 3710, 3756-57. 

.' 3781. 

Grant of gazetted holidays to 
operationiU staff. 

Vol. II, 3711, 371H. 
Losses on Airlines Corporation. 

Vol. II, 3628-29. 3631-32, 3710. 
3758. 3781. 

Need to reserve 50% of clasa 
II gazetted posts tor promo-
tion from subordinate cadre . 

Vol. II. 3711. 37111. 
Recognition of Civil Aviation 

Department Employees Union 
as a trade union. 

Vol. II, 3625, 3630-31, 3711. 
3725-26. 3747-48, 37111. 

Reduction in barrack rents. 
Vol. n. S821. 3712, 3716. 3746. 3781. 

Twelve hours duty tor chowJd-
dan. 
Vol. n. 8824. 8710. 1717 • • 781. ---------_._----
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DEMANDS FOR GRANTS, 1955-~: 

contd. 
Aviation: contd. 

Motion to reduce the Demand: 
conteL. 
Unemployed pilots. 

Vol. II, 171%, 3781. 
Wastage of huge assets at Pana-

g!lrh Air Base and its profita-
ble utilisation. 

Vol. II, 3629-30. 3711, 3752, 3761. 
--Sotani~.l Survey. 

Vol. II, 3811, 3812, 3813-80, 1881. 
:Sroadcastine: 

Vol. JII, 4023-4024, 4025-88, 
4158---4200, 4201. 

Motion to reduce the Demand: 
Policy regardine selection of 

members tor Programme Ad-
visory Committee. 

Vol. III, 4088, 4200. 
Cabinet. 

Vol. III, 4445, 4446, 4449-71, 
4479-4556. 456z.-.-.f657. 

Capital Outlay of the Ministry ot 
Commerce and Industry. 

Vol. III, 48tl-S10, 513~246, 
5247~7. 

Capital Outlay ot the Ministry of 
Education. 

Vol. III, 5525-26, 5527. 
Capital Outlay of the ~try of 

~:lC~ernal Affairs. .. . 
Vol. II. 3886-499~, S99~004. 

4OQ~21, 4022. 
Capital Outlay of the Ministry of 

Health. 
Vol. II. 3763-64. 3765--3811. 

tC!lRital Ou~lay of ~Ile 14'inistry ot 
Home Affairs. 
Vol. Ill. 4445, 4448, 444~-71, 

4479-4558, 4562--4657. 41159. 
Capital Outlay of the Ministry of 

Labour. 
"01. II. 2PI7-18, 2919-114, 2990--

3038,1040. 
'Capital Outlay of the Ministry of 

Natural Resources and Scientific 
Researcp. 

Vol. II, ~811, 3813-80, 3882. 
'Capital Outlay of' the Ministry of 

Production. . . 
Vol. tIl, 4203-92, 4295--4321. 

DEMANDS FOR GRANTS, 1955-56: 
contd. 
Capital Outlay of the Ministry of 

Rehabilitation. 
Vol. II, 3~1~, 1155-73, 3174. 

Motion to reduce the Demand: 
Delay in paying compensation 

to claimants who have al-
ready filed their applications 
for compensation. 

Vol. II, 1089-82, SlH-15, '120, 
3134--39, 3141-42. 

Failure to provide substantial 
amount in compensation pool. 

Vol. II, 3091-92, 3120. 

Capital Outlay on Broadcasting: 
Vol. III, 4023-~, 4025-88, 4158-

4200, 4201. 

Motion to reduce the Demand: 

Need to open new broadcastinl 
station in Marathwada part of 
Hyderabad State. 

Vol. III, 4988, 4200. 

F~pital Outl~y on Buildinp. 
Vol. II, 2e~-~7, 2858-2SJ12, 2915-

. 111" :.slT. 

Capital Outlay on Civil Aviation. 
Vol. II, 1619, 3621, 3621--1742, 

1741-00, 3781, 178 •. 

Capital Outl,y on currency. 
Vol: III, 5272, 5273-5321, 5388-

5488, 5~1. 

Capital Outlay on Forests. 
Vol. II, 1176, 1177-3232, 3287-

'306, 3307-3121, 3322. 

Cilpital Qu~lay on India Security 
Press. . 
Vol. III, 5272, ~27S-53~1. 5388-

5488, 5491. 

Capital Outlay on Indian Po.tI and 
Telesraphs '(Not met trom 
Reveriu~). 

VoL II, ~619, 3621, 3621--1741, 
3743-60, 3761, 3762-0. 

Capital Outlay on Mints. 
Vol. Ill, '272, ~73-5321, "81-

, . . 5488, 54111. 
-- .. ---.-----------~----
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DEMANDS FOR GRANTS, 1955-56: 
contd. 
Capital Outlay on Multipurpose 

River Schemes. 
Vol. III, 4321-22, 4323-59, 4362-

"416, 4420-41, 4445. 
Motion to reduce tha Demand: 

Compensation for land taken 
for D.V.C. 

D.V.C's planning of Lower ')a-
modar Canal without conside-
ring existing waterways in 
Arambagh sub-division of 
Hooghly. 

Vol. III, 4352, 4363, 4443. 
Early commencement of Nandi-

konda Project. 
Vol. m, 4362, 4395-98, 4443. 

Capital Outlay on Ports. 
Vol. III, 5525-26, 5529. 

Census. 
Vol. Ill, 4445, 4446-47, 4449-71, 

4475, 4479-4556, 4562-4657, 
4568. 

Motion to reduce the Demand: 
Manipulation of census figures 

in border districts of Bihar. 
Vol. m, 4475, 4505-08, 4657. 

Central Road Fund. 
Vol. III, 5525-26, 5528. 

Chief Inspector of Mines. 
Vol. II, 2917-18, 2919-65, 2971, 

2990-3038, 3039. 
Motion to reduce the Demand: 

Shelter and water facilities to 
labourers of Hatti-Gold 
Mines and Kolar Gold Mines 
in Hyderabad and Mysore 
States respectively. 

Vol. II, 2964-65, 2971, 3039. 
Urgent need to improve work-

ing conditions in coal mines. 
Vol. II, 2964-65, 2971, 3011-12, 

3014-15, 3039. 
Civil Defence. 

Vol. II, 2917-18, 2919--64, 2990--
3038,3040. 

Civil Veterinary Services. 
Vol. II, 3176, 3177-3282, 3287--

3306, 3307-21, 3322. 
Commercial Intelligence and Statis-

tiel. 
Vol. IU, 4M0-90, 513~5246, 

5247-17. 

DEMANDS FOR GRANTS, 1956-56:,.: 
contd. 
Communications (inc!ud:ng Nation-

al Hiihways). 
V'OI. III, 5525-26, 5523. 

Commuted Value of Pensions. 
Vol. III, 5272, 5273--5321, 5388-

5488, 5492. 
Currency. 

Vol. III, 5270. 5273--5321, 5388-
5488, 5490. 

Customs. 
Vol. III, 5268, 5273-5321, 538B--

5488. 
Motion to reduce the Demand: 

Customs policy and working of 
Customs Department. 

Vol. Ill, 5292, 5450, 5488, 
Defence Capital Outlay. 

Vol. II, 3325-87, 3383, 3455-3592,. 
3597--3617, 3618-19. 

Defence 
Force. 

Services, Effective-Air 

Vol. II, 3324, 3325--67, 
3455--3592, 3597--3617. 

3383, 
3618. 

Defence Services, Effective-Army. 
Vol. II, 3324, 3325--67, 3383,. 

3455--3592, 3597--3617, 3618_ 
Defence Services, Effective-Navy. 

Vol. n, 3324, 3325--67, 3383. 
3455-3592, 3597--3617, 3618, 

Defence Services, Non-Effective 
charget. 
Vol. II, 3324, 3325--67, 3383, 3452~ 

3455-3592, 3597--3617, 3618. 
Motion to reduce the Demand: 

Purchase of stores in foreign 
countries. 

Vol. II, 3452, 3617. 
Delhi. 

Vol. III, 4445, 4446, 4449-71,. 
4479-4556, 4562--4658. 

Department of Parliamentary 
Affairs. 

Vol. III, 5525-26, 5527. 
Education. 

Vol. III, 5525-26_ 
Employment Exchanges and 
Resettlement. 

Vol. II, 2917-18, 29] 8-19, 2919--85. 
Motion to reduce the Demand. 

Vol. II, 2971, 2990--3C39, 3040. 
Employment schemes and their-

effective implementatio". 
Vol. II, 2964-65, 2971, 303tt 

---------- --.---------.:-------
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DEMANDS FOR GRANTS, 1955-58: 
Contd. 

EMPLOYMENT EXCHANGES AND 
SETTLEMENT: Cootd. 

MOTION TO REDUCE THE 
DEMAND: Ccm.td. 

Growing unemployment in coun-
try and slow and inadequate 
process of registering unem-
ployed persons. 

Vol. II, 2964-65, 2971, 3002-03, 3039. 
Exoenditure on Displaced Persons. 

Vol. II, 3044-45, 3045-4152, 315>-
73, 3174. 

Motion to reduce the Demand: 
Desertion of displaced persons 

from Bihar and Orissa camps. 
Vol. II, 3052, 3119, 3170-71, 3173. 

Disapproval of policy re manale-
ment of industries in the hands of 
Custodian of Evacuee Property. 

Vol. II, 3118, 31'13. 
Expediting release of houses Illld 

land of Muslim displaced persoiis 
by giving these refugees priority 
in allocation of accommodation 
and land. 

Vol. II, 310~9, 3118, 3173. 
Expediting release of houses and 

lands of scheduled castes dis-
placed persons by giving these 
refugees priority in allocation of 
accommodation and land. 
Vol. II, 1101-06, 3112-13, 3120, 

3173. 
Failure to give rehabilitation to 

work-site camp inmate •. 
Vol. rI, 3058-54, 3119, 31~O, 

3173. 
Failure to rellUlarise squatters 

colonies. 
Vol. II, 3074-75, 3119, 318P-70, 

3173. 
Failure to take up adequate number 

of reclamation schemes for 
making land available to agricul-
turist refugeu. 
Vol. II, 3049-110, 30111--5S, 3112, 

3119, 3130-'1, 3166-67, 3173. 
Inadequacy of rehabilitation 

measures In Assam. 
Vol. n, 304t-Bl, 3072-74, 3118, 

3173. 

105 LSD.-9. 

DEMANDS FOR GRANTS, 1955-158: 
Contd. 
EXPENDITURE ON DISPLACED 

PERSONS: Ccm.td. 
MOTION TO REDUCE THE 

DEMAND: Ccm.td. 
Need to give financial help to 

schools built and ~nised by 
refugees. 

Vol. II, 3118, 3173. 
Need to set up All Parties Rehabili-

tation BOIA".ds at all levels. 
Vol. II, 3118, 31'f3. 

Permanent liability Camps and thf: 
rehabilitation of their inmates. 

Vol. II, 3119,3173. 
Rehabilitation schemes for 

Maharashtrian refugees. 
Rehabilitation schemes for sche-

Vol. II, 3113-14, 3120, 31'13. 
duled castes and scheduled tribes 
refugees. 

Vol. II, 3101-06, 3120, 3173. 
Training for production and 

marketinc of goods produced by 
refugees. 

Vol. II, 3054-55, 3120, 3173. 
Unemployment among refugees. 

Vol. II, 30M, 8119, 3160, 3167-68, 
3173. 

External Affairs. 
Vol. II, 3886-4004, 4005-21. 

Motion to reduce the Demand: 
Adoption of Panch Shila as an 

international instrument for 
adhesion and ratification by 
States. 
Vol. II, 3901-02, 3912-14, 3929-
30, 3937, 3959-61, 3965--66, 

3986-87, 3995, 4012-13, 4020. 
Basic principles of our foreign 

poliey. 
Vol. II, 3928-29, 3995, 3999-4002, 

4020. 
Continued refusal to allow Indians 

outside Portuguese terrJtories to 
participate in movement for 
liberating part of our country 
occupied by Porugal. 
Vol. II, 3920, 39G, 3994, 4004, 4020. 

Extravagance in our embassies 
abroad and on delegations to 
foreign eountriee. 

Vol. n, 3994, 4020. 
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DEMANDS FOR GRANTS 1955-56: 
Contd. 
EXTERNAL AFFAIRS: Contd. 

MOTION TO REDUCE THE 
DI!:MAND: Contd. 

imperialist machinations in Middle 
East. 

Vol. II, 3918-19, 3954--56, 3958-59, 
3962-64, 3965, 3995, 4020. 

Policy ~ dynamic neutrality 
leading to world peace. 
Vol. 11, 3893-94, 3899-3900, 3995, 

3998-99, 4000-01, 4020. 
Question of liberation of parts of 

India under Portuguese control. 
Vol. II, 3905-07, 3920, 3936, 3942, 

3977-81, 3995, 4020. 
Recruitment of Indians in Pondi-

cherry French Army. 
Vol. II, 3920-21, 3995, 4020. 

Reported U.S. decision to use, 1f 
necessary, atomic and nuclear 
weapons as conventional weapons 
in Far East. 
Vol. II, 3915, 3916-17, 3996. 4020. 

SEATO plans and their impact on 
freedom and peace in Asia. 
Vol. II, 3892, 3915, 3987-88, 3995, 

4020. 
Forests. 
• Vol. II, 3175, 3177......3262. 3287-

3306, 3307-22. 
Motion to reduce the Demand: 

Grievences of employees of 
Dehra Dun Forest Research 
Institute. 

Vol. 3287, 3321. 
Inability to prevent violation of 

forest laws by private forest 
owners. 
. . Vol. 3241-42, 32a7, 3304. 

RilPlt of local people over cer-
tam mmor forest products 
essential to their life. 

Vol. II. 328' •. 3321. 
. Geological Survey. 

Vol. l"". 3811, 3812, 3813-80, 3881. 
Government Collieries. 

Vol. Ill. 4202, 4203-92,' 4295-
4321. 

Motion tQ I reduce the D8IJ)and: 
!1ailureto natIonalise coal 'mines 

. . Vol. III, 42.06, 4233,42.e., 4318, 

. . 4319. 
Grants-In-Aid to States .. 

, 'tol. Ill, 52~1, 5273-5321,· ..,88-·-
'5488. 5491. 

DEMANDS FOR GRANTS, 1955-56: 
Contd. 
EXTERNAL AFFAIRS: Conte!. 

MOTION TO REDUCE THE 
DEMAND: Conte!. 

Policy of granting aids to deficit 
Part 'C' States without merging 
them with Part 'A' or Part 'B' 
States. 

Vol. III, 5293. 5488. 
Policy re. Grants to States. 

Vol. III. 5290-91, 5293. 5393-95, 
15311-12. 5488. 

Indian Posts and Telegraphs 
Department (Including Working 
Expenses). 
Vol. II. 3619-20, 3621-3742. 3743-

61. 
Motion to reduce the Demand: 
Allocation of 50 per cent of surplus 

to general revenues. 
Vol. 11. 3706-07. 3761. 

Condition of workers of rural post 
offices. 

Vol. II. 3675-76. 3684. 3739, 3761. 
Constitution of Appellate Tribunals 

at Circle and Central levels to 
disoose of indivdual appeal case~ 
of staff . 

Vol. II. 3696-97. 3709. 3761. 
Creation of a new cadre of Assistant 

Inspectors of Post Oftlces. 
Vol. II, 3706, 376L 

Delay in finalisation of survey of 
places where bad' climate allow-
'ances have to be paid. 

Vol. II, 3708, 3761. 
Desirability of oreating a separate 

R.M.S. Division for Orissa circle 
Rnd placin~ Khurda Road-waltair, 
Vizianagram-Raipur and Raipur-
Jharsuguda sections under control 
Of Orissa Circle. 

Vol. II 37M. 8761. 

. De!lirability of printing M. O. fOnDS. 
P.O. Savings Bank Pass Books 
and Telegranh. message forms in 
regional langual(eB. 
Vol. II. 3681.3691,.3703.3760,3761. 

Desirability of printing Telephone 
Directories and Trunk Call Rate 
Books in local presses in pre-

. ference to pres_ outside the 
.' Circle. 

Vol. II, 3703, 3781. 
-_._----.---_ ..... _. -_ .. _ ... _- --:-_. 
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DEMANDS FOR GRANTS, 
] 955-56: contd. • 
Indian Posts and Telegraphs Depart-

ment (including working expen-
ses): contd. 
Motion to reduce the Demand: 

contd. 
Desirability of purchasing flle 

boards, tags and other stationery 
articles locally inside the con-
cerned P. 8. T. Circle. 

Vol.. II, 3'104, 376]. 
Desirability of restoring budgatarf 

control of Ex-B.N.R. section of E. 
Railway to 'Orissa Circle from 
Bihar Circle. 

Vol. II, 3704, 3761. 
Failure of Government to construct 

a new building for Sub-Post 
Office at Jharsuguda, Orissa. 

Vol. II, 3702, 3761. 
Failure to create an Engineering 

Division for Orissa P. 8. T. Circle. 
Vol. II, 3706, 3761. 

Failure to raise status of OriSSA 
p. 8. T. Circle and placing it in 
charge of a Post Master General. 

Vol. IT, 3705, 3761. 
Finalisation of the gradation list of 

employees in Hyderabad Circle. 
Vol. II. 3706, 3761. 

Fiscal policy of p. & T. Department. 
Vol. II, 3674-75, 3692-93. 3707, 

3724-25, 3761. 
Grant of medical conce::;sion to 

families of class IV staff. 
Vol. II, 3685, 3697, 3708. 3747, 3761. 

Grant of postal holidays to 
emoloyers Or payment of com-
pensation in lieu thereof. 
Vol. II, 3684-85, 3668, 3708, 3761. 

Inadequate accommodation in Sub-
Post Office at Jharsuguda in 
Sambalpur District, Orissa. 

Vol. n, 3702, 3761. 
Inadequate provision of city allow-

ances to Postal staff. 
Vol. n, 3702, 3761. 

Increase in rate of pension to 
minimum of one's starting pay. 

Vol. n, 3709, 3761. 
Increase of pay scales of posts and 

Telegraphs workers, especially 
vil1n~e Post Offtce workers 
Vol. II, 3682, 3683, 3693: 3702, 

3761. 

DEMANDS FOR GRANTS, 1955-56: 
contd. 

INDIAN POSTS AND TELEGRAPHS 
DEPARTMENT (INCLUDING 
WORKING EXPENSES): contd. 

Motion to reduce the Demand 
contd. 

Lack of Pos.ts and Telegraphs 
facilities in rural areas. 
Vol. II, 3634-35, 3638, 3648, 3649, 
3664, 3671-74, 3682, 3688-90, 

3701, 3759, 3781. 
Lack of quarters for employees. 

Vol. II, 3647-48, 3658, 3685-86, 
3707~ 3759, 3761. . 

Modification of scheme of reorgani-
sation of R.M.S. Division in con-
sultation with All-India R.M.S. 
Employees Union. 
Vol. II, 3693·94, 3709, . 3729-30, 

3739, 3761. 
Necessity of adequate buildings for 

offices of D.:P.T. and Post Offices 
and staff quarters in Orissa 
P. & T. Circle. 

Vol. II, 3706, 3761. 
Necessity of opening a Department-

al Telegraph Office. at Sambalpur' 
(Orissa) . 

Vol. n, 3680-81, 3703, 3761. 
Need for appointment of a Parlia· 

mentary Commlttee to go into 
finances of P. and T. Department. 

Vol. II, 3707, 3729, 3761. 
Need for restoration of P.T.O. con-

cession. 
Vol. II, 3647, 3707, 3721-22, 3761. 

Need to appoint separate Labour 
Officer and Complaints Oft\cer for 
Orissa P. 8. T. Circle. 

Vol. II"3705, 3781. 
Need to continue existing public 

call office at Perambalur, in 
Madras State. 

Vol. II, 3710, 3761-
Need to create a separate Dead 

Letter Office for Orissa Circle. 
Vol. n, 3705, 3781. 

Need to create a separate post ot 
Inspector of Telephone Accounts 
for Orissa Circle. 

Need to open a 
graphs stores 
Circle. 

Vol. II, 3704, 3761. 
Divisional Tele-

for Orissa P. & T. 

Vel. II, 37011, 3781. 
.. ,,- ~-.-----.. ---------.--'-... -----.. ---- ... 
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DJ:MANDS !'Ott GRANTS. 19ts5-

-56; . c01Ud. 
ladian posts. and Telel1"aphs 

Department (Includm. working 
expenses): contd. 
Motion to reduce the 

Demand: contd. 
Need to open extra Posts and 

Telepaphs Otftcea. 
Vol. II, 36~5, HMI-36, 

3659-81, 3702, 378l. 

Need to revert General 
Service Telegraph Masters of 
other Circles back to their 
own Circles. 

VOl. II, 3704, 3761. 
Provision of a Public Call Office 

at .JaFankondacholapuram in 
Madras State. 

Vol. II, 3709, 3761. 

Provision of POit boxes on 
buses. 

Vol. II, 3660, 3703, 3761. 

PrnisiOll 01 railway quarters 
for R.M.S. ItaJr near It.allway 
stations. 

Vol. II, 3708, 3761. 

Reor,anisation of R.M.S. 
3630, 3670-71, 3688,36ga-94, 

3708. 3729-30, 3739, 3781. 
Reversion of deputationists in 

Enl{ineering Branch of Orissa 
P. " T. back to Bihar Circle. 

Vol. n. 3706, 3761. 
Transft!!" of all Telecraph 

Offices. Jines and wires Q;.ld 
earrler and telephone ex-
ebance at Jbanuguda, which 
UP. withiJl the· political 
boundaries <II. on-. to 
Orilla P. " T. Circle. 

Vo •. II, 3'105, ml. 
U~dtn. of Cuttaek Tele-

Il'8ph Office. 
Vol. II, 3880, 3'701, 3'"'1.. 

Working conc:Utions ·of mail 
.arlen Uld mail guards. 

Vol. II, 3707, 3'181. 
1Dduam.. 

Vol. III, 4880, 4881-10. 1135-
52t6, 5247, 888'7 . 

DE!fANDS FOR GRANTS, 1955-38: 
contd. 
Industries: eontd. 

Motion to reduce the Demand: 
Condition of cottage and small 

scale industries. 
Vol. III, 4672-79, 4683, 5188-

91, 5220-21, 5231-33, 
5242-43, 5247-50, 5266. 

Inadequate assistance for 
" development of match industry 

in South India. 
Vol III, 4880, 5288. 

Necessity of reserving a seperate 
field in cottage industries as 
against large scale industries. 

Vol. III, 4679, 4683, 5266. 
Need for more cigarette factories. 

Vol. III, 4684, 5152, 5156. 

Need for more sugar factories. 
Vol. llI, 4684, 5143, 5158-57, 5265. 

Policy regarding rehabilitation and 
modernisation of various indus-
tries. 

Vol. III, 4683, 5168-69, 5266. 
Policy relating to development of 

small scale industries. 
Vol. III, 4683, 5169-71, 

5176-77, 5180, 519~202, 
:;213-17, 5229, 5247-50. 

5266. 

Recommendations of Kanungo 
Committee. 

Vol. m, 4683, 468~9, 5146-50, 
5152-56, 5167-68, 5209-13, 5243-

48, 5266. 
Unemployment due to rationalisa-

tion. 
Vol. m, 4662, 4683, 5150--52, 

5266. 

Irrigation (Including Working Ex-
penses), Navigation, Embank-
ment and Drainage Works (Met 
from Revenue). 

Vol. m, 4322, 4323-59, 4380-61, 
4363-4416, 4420-43, 4444. 

Motion to reduce the Demand: 
Necessity of taking up Silai and 

Cossaye projects simultaneously 
iD West Bengal. 

Vol. m, 4360, 4443. 
. _--_.----------
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DEI!ANDS EOR GRANTS, Ul6C1-
56: contct. 
Motion to reduce the Demand: contd. 
Need for more medium-sized 

irrigation schemes. 
Vol. 1.1, 4347, 4361, 4443 

Need of digging more tube-wells 
in Andhra State especially in 
scarcity areas. 

Vol. III, 4360, 4443. 
Small irrigation schemes. 

Vol. III, 4360, 4366-67, 4443. 
Working of C. B. I. & P. especially 

its failure to introduce better, 
irrigation method. 

Vol. III, 4361, 4443. 
Kutch. 

Vol. IIT, 4445, 4447, 4449-71. 
4479---4556, 4562--4657, 4658. 

Lighthouses and Lightships. 
Vol. Ill, 5525-26, 5528. 

Loans and Advances by the Central 
Government. 
Vol. III, 5273-5321, 5388-5488, 

5493. 
Motion to reduce the Demand: 

Delay in grant of loan assistance 
to Slngareni collierie!l for 
development. 

Vol. III, 5293, 5488. 
Granting of loans to private per-

IOns for industrial housing. 
Vol. III, 5294, 544~, 

5487. 5488. 
Loans granted to small indus-

tries and state trading. 
Vol. III. 5294, 5448, 5488. 

Loans to chronic disease stricken 
areas. 

Vol. III, 521H, 5488. 

'Loan to cultivator •. 
Vol. In, 5287, 5294, 5313-21, 
538~92, 5402-03, 5417-20, 5422-

25, 5449, 5479-81, 5488. 
Manipur. 

VOl. III, 4445, 4447, ~71, 4476, 
4479---4556, 4562-4657, 4659. 

Motion to reduce the Demand: 
Administrative policy of Govern-

ment of India in Manipur. 
Vol. III, 4476, 4582-89, 4657. 

Setting up of a Legislative 
Assembly in Manipur within 
1955. 

Vol. m, 4476, 4582-83, 4637-38, 
4649-66, 4657. 

DEMANDS FOR GBANTS, lN1-
56: contd. 
Motioo ~o recluc:e the Demand: ccmtd. 
Medical Services. 

Vol. II, 3763-84, 3765-3810. 
Motion to reduce the Demand: 

Inadequacy of supply of medi-
cme torur.l di8pe~. 

Vol. II, 3'796, 3809. 
Medical services in rural areu. 

Vol. n. 3774-76, 3791-IH, 
3716. 3100-02, 3SC11, 3809. 

Meteorology . 
Vel. IL 361~ 3120, 3IIl-3742, 

3743-80, 3781, 3782. 
Min •. 

Vol. II, 3811, 3812-11, 1113-80, 
3881-82. 

Ministry of Commerce and Industry. 
Vol. m, 4660, 4661-90, 5135-

5248, 5247--86. .. 
Motion to reduce the Demaad. 

Failure to allow suftlcient ex-
ports of ground-nut seeds to 
raisP. their rates to economic 

'level. 
Vol. III, 4681, 5266. 

Failure to control jute industry 
In national interest. 

Vol. III, 41118, 5268. 

Failure to cl!lntrol management 
of tea estates in public in-
terest. 

Vol. III, 4883, C880, 5228-31, 
5266. 

Failwe to explore poallitKlities of 
starting cottaee Industries in 
Rayalseema. 

Vol. III, 44181, 5266. 
Failure to give proper usi.tance 

10 small industries under-
takings of Calcutta and 
Howrah. , 

Vol. III, 4683, 4882, 5266. 
Failure to pnvent _port of 

ravwolfla plant to Switzerland 
lind Gertnany. 

Vol. III, 4682, 5197-99, 
065-", 5266. 

Failure to prevent investment 
ot toreip capital in spheres 
where national induaWies can 
meet country's needS. 

VoL III, 4680, asee. 
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DEMANDS FOR GRANTS, IG55-
56: c01ltd. 
Ministry of Commerce and Indus-

try: c01ltd. 
Motion to reduce the De-

mand: c01ltd. 

Failure to superwise effectively 
expenditure out of Handloom 
Cess . Fund. 

Vol. III, 4681, 5266. 
Fall in exports of many commo-

dities including shellac, pepper, 
cashew-nutJ andartiflcial silk. 

Import, 
policy. 

Vol. III, 
5IU7-20, 

Vol. III, 4680, 5266. 
export and industrial 

4682, 5193, 5202-04, 
5231-34, 5237-39, 

5254-55, 5266. 

Industrial policy. 
Vol. III, 4663-65, 4682, 5152, 5158, 
5259-67, 5174-80, 5187-88, 5192-

G7, 5221-24, 5239-42, 5250-66. 
Industries licencing policy. '~ 

Vol. nIl 4681, 520(1 

Necessity of setting l!-P Tripartite 
Committee, consisting of repre-
tentatives of Government indus-
trIes and labour for investi-
gating into question of rationali-
ation in jute industry. . 

Vol. III, 4666-67, 4680, 5266. 
Need for giving adequate protec-
'. t10n to indigenous belting indus-

try against foreign companies. 
Vol. III, 4666, 4680, 5266. 

PoUcy governing working of 
National Industrial Development 
Corporation. 

Vol. m, 4682, 5158. 5224-29, 
5266. 

Protection to shoe-makers belong-
ing to scheduled castes against 
competition by large scale shoe-
making industries. 

Vol. III, 4681, 5266. 
Protection to workers in shoe-

making, tanning and rope-
making industries. 
Vol. III, 4681, 5183-86, 5262-63, 

5266. - -w_. __ . __ -. ___ _ 

DEMANDS FOR GRANTS. 1955-
56: contd. 

Ministry of Communications. 
Vol. II. 3619, 3621-3742, 3743-61. 

Motion to reduce the Demand: 
Condition of quarters in IN.A. 

Colony, New Delhi. 
Vol. II, 3622-23, 3701, 3716, 3746, 

3761. 

Desirability of altering departure 
time of Calcutta-Bangalore 
Dakota Air Service. 

Vol. II, 3679-80, 3701, 3761. 

Disparity between emoluments of' 
Departmental and Extra-
Departmental staff in rural 
areas. 

Vol. II, 3635, 3682, 3700, 
3717-18, 3761. 

Disparity in scale of pay of em-
ployees of Air India Interna-
tional and Air-lines Corpora-
tion. 

Vol. II, 370-1, 3761. 

Effect on wages of employees of 
Indian Airlines Corporation due 
to implementation of service 
Committee's recommendations. 

Vol. II, 3626-28, 3701, 
3752-56, 3761. 

Failure to appoint Backward Class 
people in proportion to their 
population. 

Vol. II, 3701, 3761. 

IntroLiuction of Money Order and 
other forms in Hindi. 

Vol. II, 3638-39, 3655-56, 
3657, 3700, 3723, 3761. 

ReductiOn of postage rates. 
Vol. II, 3624, 3674-75. 3700, 3761. 

Representation of scheduled 
castes in Posts and Telegraphs 
Offices. 

Vol. III, 3686-87, 3700, 3761. 

Ministry of Defence. 
Vol. II, 3323-24, 3325-67, 3383, 
3447~2, 3455--3592, 3597-3618. 
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DEMANDS FOR GRANTS, 1955-
56: contd. 
Ministry of Defence: contd. 

Motion to reduce the De-
mand: contd. 

Motion to reduce the Demand: 
Care and preservation of stores m 

ordnance depots. 
Vol. II, 3450, 3616-17. 

C$tegorisation of ordnance officers 
(civilian) in Army Ordannr.e 
Corps. 

Vol. II, 3451, 3606-07, 3617. 
Compulsory military training. 
Vol. 11, 3448, 3484-85, 3552-53, 

3617. 
Confirmation of ordnance officers 

(civilian) in Army Ordnance 
Corps. 

Vol. II, 3451, 3576, 3524-85, 3617. 
Co-ordination of three Services 

for training civilians for na-
tional servic~ and defence. 

Vol. 11,3326-28,3450,3817. 
Desirability of creating a Land 

Army out of present Forces and 
ex-servicemen. 

Vol. II, 3452, 36 i 7 . 
Desirability of enlarging educa-

tional and training establish-
ments under Ministry of 
Defence. 
Vol n, 3449, 3490-91, 3495-98, 

3505-07, 3608, 3617. 
Expansion of Air Force Reserves, 

Air Defence Reserves and 
Auxiliary Air Forces. 

Vol. II, 3325-26, 3450. 3494-97, 
3598-99, 3617. 

Expansion of Naval Defence by co-
ordination with ship-buildiI}!l. 
harbour-development and other 
civilian activities. 
Vol. II, 3336, 3356, 3449, 3459, 3617. 

Failure to provide for proper 
preservation and utilisation of 
valuable stores in ordnance and 
engineering depots. 
Vol. II, 3338-35, 3356, 3358. 3449, 

3486-87, 3516, 3531-32, 3616-17. 
Failure to recruit enough oersonnel 

belonging to scheduled castes in 
Defence Services. 

Vol. II, 3447, 3567, 3617. 

DEMANDS FOR GRANTS 1955-56: 
c01ltd. 
Ministry of Defence: contd. 

Motion to reduce the demand: 
contd. 

General irregularities in Accounts 
of Defence Department. 

Vol. II, 3357, 3450, 3617. 

Junior Commissioned Officers in 
Army. 
Vol. II, 3448, 3499-3503, 3609-11, 

3617. 

Lack of co-ordination between 
Defence and other Ministries and 
Departments. 
Vol. II, 3330-35, 3448, 3615-16, 

361'1. 

Modernisation of Defence forces. 
Vol. 'I, 3339-43, 3342, 3352, 3362-
63, 3448, 3458-59, 3469, 3493, 3532-
33, 3555, 3564-65, 3598-3600, 3617. 

Need for co-ordinating Defence 
socio-economic planning. 
Vol. II, 3335-36, 3339, 3448, 3462, 

3485, 3613-14, 3617. 

Need for greater emphasis on 
Defence Science Organisation. 
Vol. II, 3328-30, 3363-64, 3449, 

3539-40, 3617. 

Need of re-organising ordnance 
depots. 

Vol. II, 3450, 3617. 
Need to achieve self-sufficiency ill 

war materials by re-organisation 
of ordnance factories. 
Vol. P, 3331-32, 3366-68, 3448, 
3459-60, 3482--84, 3521-22, 3525. 
3531, 3532, 3539, 3541, 3555, 3561-

71, 3590-92, 3617. 

Ordnance officers (civilian) In 
Army Ordnance CMIls. 

Vol. II, 3447, 3551-52, 3617. 
Rt:organisation of M.E.S. 

Vol. II, 3449, 3617. 
Reorientation of S.C.O. Cadre. 

Vol. II, 3448, 3609-11, 3617. 

Representation of s('heduled 
castes in Army, Navy and 

Air Force. 
Vol. II, 3447, 3567, 3617 
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DEMANDS FOB GRANTS, 1955-
56: contd. 
Ministry of Defence: contd. 

Motion to reduce the De-
mand: contd. 
Unsatisfactory bucltetin,. 

Vol. n, 3447, 3480, 3518-20, 
3530-32, 354~0, 3553-55, 

3587-89, 3617. 
Urlent necessity for reor,ani-

sation of ordnance factoriea 
in national interest. 

Vol. II, 3331-34, 3355-56, 3449, 
3532-37, 3600-01, 3617. 

Use of Defence Forces for 
socia-economic reconstruc-
tion of country. 

Vol. II, 3460, US1, 3515, 3613-14, 
3617. 

Warkin, conditions of Defence 
employees. 

Vol. II, 3357-60, 3451, 3487, 3491-
92, 3493, 3516-17, 3525--29, 3559-
62, 3563, 3565-68, 3572, 3575-80, 

3582-83, 3617. 
Ministry of Education: 

Vol. III, 51525-26. 
Ministry of Finance: 

, , 

'Yol. III, 5268, 5273-5321, 15388-
5488. 

Motion to reduce the Demand: 
Inadequate representation ot 

scheduled castes in Income-
tax Department. 

Vol. III, 5291, 5488. 
Loan tt' Investment and 

Development Corporation and 
guaranteeing the loan to be 
advanced to them by World 
Bank without securin, any 
control over their operations. 

Vol. III, 5292, 5488. 
Question of classifying cltie!! 

with a population Cff one 1akh 
and above as 'C' for purpose 
of computin, house rent 
allowance to Central Govern-
ment employees. 

Vol. In, 5292, 5488. 
Unsatisfactory working of Indus-

trial Finance Corporation as 
revealed by Audit Report. 

Vol. III. 5291-12, 15432-33, 
M88. 

DEMANDS FOR GRANTS, 1955-
56: contd. 

Ministry of Finance: contd. 
Motion to reduce the De-

mand: contd. 

Working of Department of In-
surance. 
VoL III. 5286, 5292, 5395--5402, 

5478, 5488. 

Ministry of Food and Agriculture: 
Vol. II, 3175, 3177-3286, 3287-

3306, 3307-21. 
Motion to reduce the Demand: 

Building up of paddy stocks in 
place of rice stocks. 

Vol. II, 3286, 3321. 

Corruption in co-operative 
societies for sale of sugaJ.1-
cane. 

Vol. II, 3286, 3321. 

Failure to ensure minimum eco-
nomic price of Jute, sugq-
cane and other commerclal 
crops. 

Vol. II, 3184, 3285, 3321. 

Failure to ensure minimum eco-
numic price to jute growers. 

Vol. II, 3184, 3283, 3321. 

Failure to fix land eeilings and 
bring all cultivable land 
under Government co-opera-
tive farming. 

Vol. II, 3284, 3321. 

Failure to prevent adulteration 
in fertilisers in course of dis-
tribution. 

Vol. II, 3285, 3321. 

Failure to raise minimum price 
of sugar-cane payable to 
,rowers. 

Vol. II, 3282, 3321. 
Fall in production of jute and 

sugar-cane. 
Vol. II, 3256, 3284, 3294, 3321. 

Implementation of land policy 
enunciated in First Five Year 
Plan. 

Vol. II, 3182-83, 3188, 3188, 
3284, 3286-'7, 3321. 
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DEMANDS FOR GRANTS, 1955-
56: contd. 
Ministry of Food and Agri-

culture: contd. 
Motion to reduce the De-

mand: contd. 
Inadequate measure to check 

the fall of agricultural prices. 
Vol. II, 3194-95, 3196, 3206, 

3238, 3244, 3263-66, 3270-71, 
3280, 3286, 3293, 3294, 3302, 
3308-20, 3321. 

Inadequate supervision of acti-
vities of Central Tractor 
Organisation. 

Vol. II. 3200-05, 3283, 
3294-96, 3321. 

Increase in 
sugar. 

excise duty, on 

Vol. II, 3285, 3321. 

Inditlerent policy regarding en-
couragement to co-operative 
farms and collective farms. 

Vol. II, 3208, 3283, 3321. 

Inefficiency in organising deep-
sea fishing. 

Vol. II, 3197, 3285, 3321. 

Necessity of proper land laws 
to ensure larger production. 

Vol. II. 3270, 3284, 3296, 
3321. 

Need to create an All India 
Ware-house Board to help 
cultivators to get better 
priees. 
Vol. II, 3283, 3315-16, 3321. 

Need to open more training 
schools in Andhra State for 
training of villa,e Level 
workers. 

Vol. II, 3283, 3321. 
Per capita food consumptiou 

in lower income 11'0ups. 
Vol. II. 3179, 3285, 3301, 

3321. 
Policy to help agriculturists by 

way of raising price levels 
of food-grains. 
Vol. II. 320~9, 3216-19, 

3232-33, 3284, 3312--20, 
8321. 

DEMANDS roR GRANTS, 19Ci6-
56: contd. 
Ministry of Food and Aariculture: 
contd. 

Motion to reduce the De-
mand: contGl. 
Problem of apicultural prices 

vis-a-vir prices Of industrial 
goods. 

Vol. II, 3190, 3194-95, 3244-45, 
3248, 3266, 3283, 3293, 3294, 
330B-09, 3321. 

Purchase of American wheat at 
£31 per ton or Rs. 16 per 
maund this year as part of 
American Aid. 

Vol. II, 3286, 3321. 

Purchase of.. American wheat by 
Government at RI. 16 per 
maund alainst Indian wheat 
at Rs. 10 per maund. 

Vol. II, 3286, 3321. 
Reduction in sugar-cane prices. 

Vol. II, 3285, 3321. 
Refusal to ,ive bonus to sugar· 

cane growers. 
Vol. II, 3286, 3321. 

Situation in oil-seeds market 
and Government's failure to 
help it adequately. 

Vol. II, 3286, 3294, 3321. 
Sugar and Sugar-cane policy. 

Vol. II, 3196, 3285, 3321. 
Sugar and sugar-cane price. 

Vol. II, 3284, 3321. 
Ministry of Health: 

Vol. II, 3'63-84, 3765·3810. 
Motion to reduce the Demand: 

Failure to come to a decWon 
about scheme for training of 
Rural Medical Auxiliary per-
sonnel. 
Vol. II, 3791-92, 3795, 3806-

07, 3809. 
Failure to provide any aid to' 

Puransmgh Pin,alware at 
Amritsar. 

Vol. II, 3783-84, 3796, 3806, 
3809. 

Family plannln,. 
Vol. II, 3772--74, 3795, 3809. 
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DEMANDS FOR GRANTS, 1955-
56: contd. 
Ministl·y of Health: contd. 

Motion to reduce the De~ 
mand: contd. 
Inadequate . provision for 

Homeopathic system of Medi-
cine. 

Vol. II, 3779-80, 3795, 3802, 
3803, 3809. 

Inadequate provision for 
implovement of health. 
Vol. II, 3765-67, 3771-72, 3774, 

3776, 3777, 3778-79, 3795. 
3801, 3804-05, 3809. 

Inadequate pTovision for 
T.B. patients. 

Vol. II, 3774, 3780-85, 
3786-89, 3796, 3805-06, 
3809. 

Inadequate prOVIsIon for 
the treatment of contagious 
diseases. 

Indigenous systems of medi-
cines. 

Vol. II, 3766-70, 3779--&0, 
3785-86, 3795, 3802-04, 

3809. 

Non-implementation of recom-
mendations of Advisory 
Council etc. for development 
of Homeopathic System of 
Medicines. 

Vol. II, 3795, 3809. 

Prohibitio!1 of birth control 
methods. 

Vol. II, 3794, 3809. ' 

Spread of epidemics like 
Cholera, Small~Pox etc. 

Vol. II, 3777-79, 3794, 3809. 

Ministry of Home Affairs: 
Vol. III, 4445, 4446, 4449-15, 

4479-4556, 4562-4657. 

. Motion to reduce the Demand: 

Failure to fill in posts in Gov-
ernment Offices reserved for 
scheduled castes. 

Vol. III, 4473, 4502-03. 4526-28, 
4542, 4571-72, 4657. 

DEMANDS FOR GRANTS, 1955 
56: contd. 
Ministry of Home Affairs: cOll.td. 

Motion to reduce the Demand: 
contd. 

I 

Failure to safeguard interests 
of scheduled castes. 
Vol. III, 4461, 4472, 4483-88, 

4500-03, 4523-28, 4541-
46, 4570-71, 4605--13, 4631, 
4657. 

Implementation of Government's 
assurances in regard to faci-
lities for possession of arms. 

VoL III, 4474, 4657. 

Inadequate representation of 
scheduled castes and 'sched-
uled tribes in Central Ser-
vices, especially AU India 
Services. 

Vol. Ill, 4474, 4657. 

Inordinate delay in disposal of 
reference from Bihar Gov~ 
ernment re G.R. case No. 20 
of 1954 U/S 148 I.P.C. in the 
Court of S.D.O. Seraikella, 
resulting in continuing harass-
ment of accused persons 
through repeated adjourn-
ments fOr over a year. 
Vol. III, 4474, 4503-04, 4657. 

Need for encouraging rifle asso-
ciations. 

Vol. III; 4475, 4657. 

Need tor giving special consid-
eration in the matter of pro-
motion of scheduled castes and 
scheduled tribes employees 
who come through compet-
itive examination irrespective 
of their seniority. 

Vol. III, 4473, 4657. 

Need to organise Civil Defence 
Units by co-ordinating acti-
vities of voluntary organisa-
tions . 

Vol. III, 4474, 4657. 
Need to reserve vacancies tor 

backward classes for appoint-
mem~ in all government ser-
vices on population basis. 

Vol. m, 4473, 4657. -- _ .. _----_._------
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... -----.--- ----------------- -DEMANDS~ FOR GRANTS:-1955. 
DEMANDS FOR GRANTS, 1955- 56: contd. 

56: contd. 
Ministry of Home Affairs: Ministry of Information IE Broadcas-

Power: contd. ting: contd. 
Motion to reduce the De-

Motion to reduce the De- mand: contd. 
mand: contd. 

Closing of Aurangabad Broad-
Need to set up a Public Com- casting Station. 

mission. 
Vol. III, 4475, 4574-75, 4633-

Vol. III, 4068, 4200. 

34, 4657. Disapproval of policy regarding 
Non-inclusion of "Boyas or Val- I;roadcasting .and information. 

mikis" of Royalaseema in Vol. III, 4035-38. 4039-41. 
scheduled castes. 4046-48, 4051-55, 4067, 

Vol. III, 4472, 4657. 4163-64, 4200. 
Non-inclusion of "Lingayets" in Disapproval of policy regarding 

backward communities. fUm censorship. 
Vol. III, 4472, 4657. Vol. III, 4041-43, 4048-49. 

Policy re grant of allowances 4065-66, 4067. 4072-73. 
to relatives of Rulers of 4083-84, 4086. 4164-67. 
Indian States. 4170-72, 4173-74, 4197-98, 

Vol. III, 4473, 4504-05, 4657. 4200. 
Registration of scheduled castes 

in Census. 
Vol. III, 4467-68, 4473, 4657. 

Representation. of Scheduled 
Castes in Central Sec:'etariat 
and All India Services. 

Vol. III, 4472, 4657. 

Reservation for scheduled 
castes and scheduled tribes 
of posts which are filled in 
by promotion. 

Vol. III, 4473, 4527, 4657. 

Revision of pay scale of lower 
division clerks employed 
under Central Government. 
Vol. III, 4475, 4577-79, 4627-

28, 4634-36, 4648-49,· 4657. 

Revision of pay scale of Third 
Division Clerks of Central 
Secretariat. 
Vol. III, 4474, 4635-36, 4648-

49, 4657. 

Ministry of Information and Broad-
casting: 

Vol. III, 4023-24, 4025-88, 4158, 
4200. 

Motion to reduce the Demand: 
Broadcasting of fUm music. 

Vol. III, 4066, 4068, 4070, 4165, 
4200. 

Necessity of implementing Press 
Commission's recommenda-
tions. 
Vol. III, 4068, 4085, 4173. 4200. 

Ministry of Irrigation and Power: 
Vol. III, 4321-22, 4323-60, 4363-

4416, 4420--43, 4444. 

Motion to reduce the Demand: 

Change in plan to raise 5 feet 
high wall in the Tungabhadra 
Dam and its serious effects on 
the re-built villages. 

Vol. III, 4359, 4443. 

Inadequate irrigation schemes 
in Santal Parganas (Bihar). 

Vol. nI, 4360, 4443. 

Need of electric power for rural 
areas. 
Vol. III, 4341-44, 4348, 4360, 

4405-06, ~21, 4443. 

Slow progress of reclamation of 
land in eye-cut areas of 
multi-purpose projects. 

Vol. III, 4359, 4443. 

Ministry of Labour: 
Vol. II, 2917-18, 2919-72, 
2990-3039. 



INDEX TO LOK SABHA DDATJ:S 

DEMANDS FOR GRANTS, 1855-
56: contd. 

Motion to reduce the Demands: 
contd. 

Motion to reduce the Demand: 

Adoption of unfair practices by 
Orissa Cement Lmuted to 
hamper legltimate trade 
Wlion activities in Lanji-
berna quarry. 
Vol. II, 2953-54, 2864-65, 21170, 

3039. 

Attitude of Regional Labour 
Directorates and particularl)' 
of the ReglOnai Labour 

Directorates in Calcutta to-
wards INTUC unions in con-
nection with conciliation pro-
ceedings and appointment of 
industrial tribunals. 

Vol. II, 2964-65, 2972, 3039. 

Condition of mica labour. 
Vol. 11, 2955-60, 2964-65, 2987, 

308G. 

Condition of weavers in the 
handloom industry in U.P. 

Vol. II, 2964-65, 21167, 
3038,3039. 

Corruption in employment ex-
changes. 
Vol. II, 2964-65, 2968, 3021-22, 
3038, 3039. 

Delay in framing rules under 
Plantation Labour Act, 1951. 

VoL II, 2964-65, 2969, 3012-
13,,3039. 

Delays in disposal of cases 
referred to Chief Labour 
Commissioner by regional 
Labour Commissioners or 
conciliation officers. 

Vol. II, 2964-65, 21168, 3039. 

Delays in working of concilia-
tion machinery. 

Vol. II, 2964-65, 2967, 3003, 
3005, 3021, 3038. 

Employees State Insurance 
policy of Gogemment. 

Vol. II, W'-S5, 2966, 3039. 

DEMANDS FOR GRANTS, 1955-
56: contd. 

Motion to reduce the Demands: 
contd. 

Employment of labour con-
tractors in Lanjibema quarry 
and the need for their aboli-
tion. 
Vol. II, 2952-53, 2964-65, 2988, 

3033-34, 3039. 
Exploitation of labour by ccm-

tractors at Rourkela. 
Vol. II, 2952, 21155, 2964-65, 
2966, 3033-34, 3039. • 

Exploitation of labour by can-
tractors in Lanjibema 
quarry. 
Vol. II, 2952-53, 2955, 2964-65, 

2969, 3033-34, 3039. 

Failure to adopt a correct lab-
our policy. , 
Vol. II, 2919-20, 2928-29, 2931-

38, 2960--64, 2964-65, 2965. 
2990--93, 2993---3001, 3034---
38, 3039. 

Failure to constitute an All 
India Industrial Tribunal to 
go into grievances and de-
mands of the employees of 
the various insurance com-
panies. 

Vol. II, 2964-65, 2968, 
3039. 

Failure to guarantee proper 
housing facilities to labour. 
Vol. n, 2964-65, 2986, 3003-04, 

3014-15, 3039. 

Failure to implement effectively 
Minimum Wages Act, Plan-
tation Labour Act and other 
measures. 
Vol. II, 2919, 2920-28, 2964. 

65, 2967, 3002, 3028-33, 
3039. 

Failure to refer grievances of 
'work-charged' s8ff to a tri-
bunal. 

Vol. II, 2964-65, 2970, 3039. 
Government's attitude towards 

rationalisation in industries 
Vol. II, 2964-85, 21185, 303. 



NINTII TO ELEVENTH SESSION'S, U.G5 Lfl 

.. DEMANDS FOR GRANTS, 1155-
56: contd. 
Ministry of Labour: contd. 

Motion to reduce the De-
mand: contd. 

Labo.ur policy of Govemment. 
Vol. II, 2919-20, 2928-29, 2931-

38, 2960-64, 2964-85, 2966, 
2967, 2990-93. 2993-3001, 
3034-38, 3039. 

Lockout in Mahabir Jute Mill, 
Sahajanwa since 13-1-1955 
and dismissal of its workers 
and sale of its raw jute 
stocks. 
Vol. II, 2964-65, 2967, 3016--

19, 3038, 3039. • 

Necessity to include dependents 
of employees under purview 
of Employees' State Insurance 
Scheme. 

Vol. II, 2964-65, 2970, 3039. 

Need for fun implementation of 
Plantation Labour Act. 

Vol. II, 2964-85, 2968, 3012-
13, 3039. 

Need for providing unemploy-
ment relief. 
Vol. II, 21164-65, 2968, 3013-14, 

3039. 

Need to provide for the rilht 
of parties to take cases of 
'Which cannot be settled by 
Conciliation Boards to ad-
judication or Industrial Tri-
bunals. 
Vol. n, 29tH-65, 2988, 3020, 
3038-39. 

Non-implementation of inerease 
in wages to labourers in Lan-
jibema quarry (Distt. Sun-
der,arh-Orissa), aecording 
to the agre~t of Orissa 
Cement Limited 
Vol. II, 2953-65, 8&&..85, 2989, 

3039. 

Numerous accidents to coal 
mines in different parts of 
the country. 

Vol. II. 2864-16, 2972, 3039. 

DEMANDS FOR GRANTS, IU5-
56: contd. 
Ministry of Labour: contd. 

Motion to reduce the De-
mand: contd. 

Policy of Government towards 
agricultural labourers. 
Vol. II, 2928-29, 2931-33, 2964-

65, 2966, 3032-03, 3026-27 
3039. 

Question of extension of the· 
Provident Fund facilities to 
all industrial workers. 

Vol. II, 2964-65, 2970, 3039. 

Question of superseding All 
India Industries (Colliery 
disputes) Tribunal constitu-
ted in February, 1954 by 
another constituted in Feb-
ruary, 19511. 
Vol. II, 2964-65, 2970, 3011-12, 

3039. 

Refusal to set up an all India 
Industrial Tribunal for the 
insurance industry. 

Vol. II, 2964-65, 2965, 3039. 

Refusal to set up industrial 
tribunals for settlement of 
genuine disputes. 

Vol. II, 2964-65, 2965, 3039. 

Rehabilitation of workers in 
the mines disabled due to 
accident's. 

Vol. II, 2964-65, 2969, 3039. 

Retrenchment and· retionalisa-
tion in industry. 
Vol. II, 2964-65, 2968, 3003-04, 

3016--19, 3039. 

Treatment of labour recruited 
in Gorakhpur for mines etc. 

Vol. II, 2964-65, 2967, 3088, 
3089. 

Unemployment problem among 
handloom labourel'l!l. 

Vol. n, 2964-65, 2966, 3039. 

Victimisation of labour ap..inst ' 
terms of conciliation aettl.e-
ments of strike in January, 
1955 in Lanjiberna qUlll'!'Y. 

Vol. II, 2964-65, 2970, 3039. 
----------------------------------------------------
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DEMANDS FOR GRANTS, 1955-
56: contd. 
Ministry of Law. 

Vol. III, 5525-26, 5527. 
Ministry of Natural Resources and 

Scientific Research. 
Vol. II, 3811. 3813-80. 

Motion to reduce the Demand: 
Agreements with SVOC and 

BOC for oil exploration. 
Vol. 1I, 3815-16, ~, 3831, 
3875, 3877-78, 3880. 

Application of research results. 
Vol. II, 3818, 3830-31, 3832, 
3845, 3852, 3880. 

Contribution of industry towards 
research expenditure. 
Vol. II, 3814-15, 3816-18, 
3822, 3880. 

Delay in disposal of appeals 
under Mineral Concessions 

Rules. 
Vol. 3831, 3838--40, 3880. 

Oil exploration policy in respect 
of West Bengal. particularly 
in the notified areas in the 
Districts of Midnapur, 24-
Parganas and Hoogly. 
Vol. II, 3815-16, 3832, 3874-75, 

3880. 

Personnel and functions of 
National Research Develop-
ment Corporation. 
Vol. II, 3817-18, 3832, 3856-57, 

3871-72, 3880. 
P!'ospecting of oil by American 

and British concerns in West 
Bengal alid other places. 
Vol. II, 3816, 3831, 3875, 3880. 

Revision of mineral policy. 
Vol. II, 3831, 3834-35. 3836-38, 

3845-46, 3880. 
Ministry of Production. 

Vol. III, 4201-92, 4295-4321. 
Motion to reduce the Demand: 

Entrusting production of refined 
oil entirely to foreign 
interests. 

Vol. III, 4231, 4245-46, 4282. 
Exploitation of labour by con-

contractors of Hindustan Steel 
Ltd., Rourkela. 

Vol. III, 4231, 4319. 

DEMANDS FOR GRANTS, 1955-
56: contd. 
Ministry of Production: contd. 

Motion to reduce 
mand; contd. 

the De-

Failure to produce vital anti-
biotics other than Pencillin. 
Vol. III, 4209, 4233, 4276-77, 

4319. 
Failure to set up a State-owned 

cement factory for Nandi-
konda Project. 

Vol. II, 4208, 4232-33, 4298, 
4319. 

Failure to set up a steel plant 
in West Bengal. 

Vol. III, 4231, 4319. 
Inadequate arrangements for 

drinking water at the site of 
Hindustan Steel Ltd., Rour-
ke1a. 
Vol. II, 4223, 4232, 4313, 4219. 

Inadequate employment of local 
people in Hindustan Steel 
Ltd., ROUTkela. 

Vol. III, 4231, 4319. 
Inadequate steps to safeguard 

interest of Orissa and of peo-
ple of Orissa in Hindustan 
Steel Ltd. 

Vol. III, 4232, 4319. 
Lack of arrangements for 

technical training of adequate 
number of local people for 
Hindustan Ltd., Rourkela. 

Vol. III, 4232, 4319. 
Need to errect a fertilizer and 

a cement factory at Peram-
belur to make use of gypsum 
available there. 

Vol. III, 4232, 4319. 
Need to erect a steel plant at 

Virdhachalam to make use 
of iron ore available there. 

Vol. III, 4232, 4319. 
Non-payment of compensation 

and forcible occupation of 
lands in connection with 
works of Hindustan Steel 
Ltd., Rourkela. 

4231-32, 4314, 4319. 
Policy in respect of oil refine-

ries. 
Vol. III, 4233, 4230, 4282--M, 

4300. 4302-03, 49TD. 
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DEMANDS FOR GRANTS, 1955-
- 56: contd. 

Ministry of Rehabilitation. 
Vol. II, 3044, 3045-3152, 3155-

73, 3174. . 

Motion to reduce the Demand: 
Aid to industries in refugee 

townships. 
Vol. II, 3117-18, 3173. 

Allotment of evacuee houses 
and business premises by 
Custodian. 
Vol. II, 3088-89, 3117, 3147-48, 

3173. 
Auction of evacuee properties. 

Vol. II, 3116, 3173. 
Delay in . executing Interim 

Compensation Scheme. 
Vol. II, 3065-72, 3089-92, 3116, 

3173. 

Displacement of persons settled 
on evacuee property. 

Vol. II, 3117, 3173. 
Failure to arrive at any satis-

factory settlement with 
Pakistan and to secure im-
plementation of agreements 
on movables with Pakistan. 

Vol. II, 3064-65, 3110, 3116, 
3173. 

Failure to give full and imme-
diate compensaUon to all dis-
placed persons as assured be-
fore. 
Vol. II, 3065-72, 3116, 3145, 

3161, 3173. 
Failure to provide facilities to 

displaced persons to start 
their . business after receiving 
technical and vocational 
traininj{. 
Vol. II, 3087, 3111-12, 3117, 

3173. 
Influx of refugees from East 

Pakistan. 
Vol. 3045-49. 3075-76. 3080-

83. 3095-3101, 3118. 3142-44, 
3146-47, 3163-65. 3173. 

Recovery of interest on loans 
and of rents of residences 
from displaced persons with 
veri1ied cltbns. 

Vol. 3117, 3173. 

DEMANDS FOR GRANTS, 1955-
56: contd. 
Ministry of Rehabilitation: contel. 

Motion to reduce the De-
mand: contd. 
Unsatisfactory working of the 

Evacuee Interest (Separa-
tion) Act. 1951 

Vol. II, 3106-08, 3117, 3173. 
Ministry of Transport. 

Vol. III, 5523-26, 5528. 
MinistI~ of Works, 

Supply. 
Housing and 

Vol. 2856-57, 2858-2912, 2915-
16. 

Motion to reduce the Demand: 
Failure of Government to con-

duct atfairs of Supply Wing 
in a business-like manner. 
Vol. II, 2862-63, 2869-70, 2875-

80, 2882-84. 2885-87. 2896, 
2907-10, 2911-12. 2913, 2915. 

Failure ~o encourage private 
housing scheme. 
Vol. II, 2864-66. 2867. 2871-

73. 2887-88. 2901-02. 2903-
05, 2913, 2915. 

Inadequate measures for indus-
trial housing. 

Vol. II, 2887, 2901-02, 2903-
05. 2913, 2915. 

Need to draw a plan to provide 
houses to Harijans and tribal 
people. 

Mint. 
Vol. II, 2905-06, 2913, 2915. 

Vol. III, 5270. 5273-5321. 
5388-5488. 5490. 

Miscellaneous Adjustments bet-
ween the Union and State Gov-
ernments. 

Vol. III. 5271. 5273-5321, 
5388-5488. 5491. 

Miscellaneous Departments and 
Expenditure under the Ministry 

-of Commerce and Industry. 
Vol. III. 4661-90. 5135-5246. 

5247-66, 526':. 
Motion to reduce the Demand: 

Condition of mica industry and 
trade. 
Vol. III, 4668-71, 4684, 5173-

74, 5266. . 
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DEMANDS !'OR GRANTS. 1855-
1S6: contd. 
Miscellaneous Departments and 

Exper.diture under the Ministry 
of Commerce and Industry. 
Motion to reduce the Demand: 

Manufacture of micanite and 
mica products in India. 

Vol. III, 4684, 517S-74, 5266. 

Miscellaneous Departments and 
Expenditure under the Ministry 
of Communications. 
Vol. II, 3619. 3620-21. 3621--3742, 

3743-60, 3761. 3762. 

Miscellaneous Departments and 
ExpenditUTe under the Ministry 
of Edueation. 

Vol. III, 5525-26, 5527. 

Miscellaneous Departments and 
ExpenditUTe under the Ministry 
of Finance. 
Vol. III, 5271. 527.f-5321, 5388-

5488, 5490-91. 

Miscellaneous Departments and 
ExpenditUTe under the Ministry 
of Home Affairs. 
Vol. III 4445. 4448. 44411-71. 4478-

4556. 4562-4857. 4659. 
Motion to reduce the Demand: 

Progress made re revIsion of 
States on linguistic ballis. 
Vol. III, 4478, 4619-20, 4637-38, 
4657. 

Prohibition Enquiry Committee. 
Vol. III, 4478, 4657. 

Promotion of rifle clubs. 
Vol. III, 4478, 4657. 

Miscellaneous Departments and 
ExpenditUTe under the Ministry 
of Information and Broadcasting. 
Vol. III. 4Q2-4088. 4158-4200, 

4201. 
Miscellaneo~ Departments and 

Expenditure under the Ministry 
of Irrigation and I-ower. 
Vol. III. 4321-22. 4323-59. 4363-

441f1. 4420-43. 4444. 

Miscellaneous Departments and 
Expeaditul'~ under the ¥inistry 
of LaboUl'. 
Vol. .n. .291'7-18. 2N9-66, 2971, 

2990-3038. 30at.40. 

DEMANDS FOR GRANTS, 1965-
56: contd. 

of Labour: contd. 
Motion to reduce the Demand: 

Need to construct at least 20,000 
Quarters for miners during 
current year out of Coal 
Mines Labour Welfare Fund. 
Vol. II, 2964-65, 2971, 3014-15, 

3039. 

Miscellaneous Departments and 
Expenditure under the Ministry 
of Natural Resources and Scienti-
fic Research. 
Vol. 11. 3811. 3813, 3813-80, 3882. 

Miscellaneous Departments and 
ExpenditUTe under the Ministry 
of Production. 

Vol. III, 4203-92, 4295-4321. 

Motion to reduce the Demand: 
Permission to Imperial Chemi-

cal Industries to set up a 
D. D. T. factory. 

Vol. III, 4208, 42M, 4319. 

Miscellaneous Departments and 
Expenditure under the Ministry 
of Works, Housing and Supply. 
Vol. II, 2856-57, 2857-58, 2858-

2912, 2915-16, 2916·17. 
Miscellaneou.-; Departments and 

other Expenditure under th, 
Ministry of Food and Agricultur4l. 
Vol. II. 3176. 3177--3282. 3287~ 

3306. 3307-21. 3322. 

Miscellaneous Expenditure under 
tile MinistTy of External Affairs. 
Vol. II, 3888-3994, 3998-4004, 

401)5-21, 4022. 

Miscellaneous Expenditure under 
the Minic;try of Health. 
Vol. II. 3763-64. 3765-3810, 3810-11 

Miscellaneous Expenditure under 
the Ministry of Rehabilitation. 
Vol. II, 3045-3152, 3155-73, 3174. 

Miscellaneous Expenditure under 
the Ministry of Transport. 

Vol. JU, 5526.36, 6528-29. 

Wscellaneous Expendit~ under 
the Parliament Secretariat. 

Vol. III, 5525·26, 5530. 
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.DEMANDS FOR GRANTS, 1955-

66: contd. 
Multipurpose River Schemes. 

Vol. III, 4321-22. 4323-59, 4361-62, 
4363-4416, 4420-43, 4444 . 

. Motion to reduce the Demand: 
. Alignment of Right Bank 

Canal of Nandikonda 
Vol. III, 4362, 4395-96, 4443. 

'Employment of highly-paid 
American experts in connec-
tion with the Bhakra-Nangal 
Project. 
Vol. III, 4361, 4383-85. 4443. 

Excavation of Kavali and Kanu-
pur Canals in Andhra. 

Vol. III, 4361, 4396-97, 4443. 
Failure to distribute the schemes 

in different parts of the coun-
try, especially in Tripura & 
Manipur. 

Vol. III, 4362, 4443. 

Failure to take up Ganga Bar-
rage Project and resuscitate 
river and waterways in lower 
Bengal, especially in 24-Para-
ganas. 
Vol. III, 4352, 4353, 4362, 4443. 

Flood control methods. 
Vol. III. 4347, 4362, 4363-66, 

4371-73, 4443. 

Full compensation to alfected 
villagers in Tungabhadra Dam 
area if wall of Dam is raised 
to a higher level. 

Vol. III, 4361, 4443. 
.Machinery to control and exe-

cute Nandikonda Project. 
Vol. III, 4362, 4443. 

Policy re river valley schemes. 
Vol. III, 4362, 4443. 

Somasila Project in Andhra. 
Vol. III, 4361, 4396, 4443. 

New Delhi Capital Outlay. 
Vol. II. 2856-57, 2858-2912, 2915-

16, 2917. 
Opium,. 

VOl. III. 5269. 5273-5321, 5388-
'5488, 5489. 

105 LSD-lO. 

DEMANDS FOR GRANTS, lllC,D-
66: contlL 
Other Capital Outlay of the Ministry 

of Communications. 
Vol. II, 3619, 3621-3742, 3743-60, 

3763 . 
Other Capital Outlay of the Ministry 

of Finance. 
93. 

Vol. III, 5273-5321. 538S-5488, 
5492. 

Motion to reduce the Demand: 
Further expenditure on Com-

!nunity project areas. 
Vol. III, 5276-77, 5293, 5488. 

Policy re local Development 
Projects. 

Vol. III, 5293, 5488. 
Other Capital Outlay of the Ministry 

of Irrigation and Power. 
Vol. III, 4321-22. 4323-59. 4363-

4416, 4420-43, 4445. 
Motion to reduce the Demand: 

Policy of purchasing electrical 
and other equipment. 

Vol III, 4363, 4443. 
Other Capital Outlay of the Ministry 

of Transport. 
Vol. III, 5525-28, 55!!!). 

Other Capital Outlay of the Ministry 
of Works, Housing and Supply. 
Vol. II, 2856-57, 2858-2912, 2915· 

16, 2917. 
Other Civil Works. 

Vol. II. 2856-57. 2858-2912. 2915-
16. 

Motion to reduce the Demand: 
Defective system of entering 

into contracts resulting in 
heavy losses to Government. 

Vol. II, 2914, 2915. 
Failure to apply Contributory 

Health Scheme to 'Works-
charged' staff of C.P.W.D. in 
Delhi. 

Vol. II, 2914, 2915. 
Failure to give Sunday off to 

chowkidars. 
Vol. II, 2914. 2915. 

Failure to reduce working hours 
of chowkidars. 

VoL II, 2915. 
---------
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DEMANDS FOR GRANTS, 1955-
56: contd. 
Other Civil Works: contcL 

Motion to reduce the De-
mand: contd. 
Failure to work out permanent 

posts required for mainten-
ance of permanent work. 

Vol. II. 2858-60, 2900, 2914, 
2915. 

Grant of retirement benefits to 
'works-charged' staff similar 
to Central Government em-
ployees. 

Vol. II, 2860, 2898, 2915. 

Need to appoint a Committee 
to remove anomalies in scales 
of pay of workers. 

Vol. II, 2915. 
Provision of quarters for 

'works-charged' staff accord-
ing to scales of pay. 

Vol. II, 2860, 2900, 2915. 
Other Organisations under the 

Ministry of Production. 
Vol. III, 4202, 4203-92, 4295-

4320. 

Motion to reduce the Demand: 
Inefficiency and delay in 

building new ships In the 
Shipyard Limited, visakha-
patnam. 

Vo1. III, 4207, 4219-20, 4233, 
4250, 4266-70, 4272-73, 4315-
16, 4319. 

Non-fulfilment of construction 
targets in Visakhapatnam 
Shipyard under re-model-
ling plan of the French 
ftrrn of naval experts. 
Vo). III, 4207, 4219-20. 

4233, 4236-37, 4250-51, 
4266-67, 4272-73, 4280, 
4316, 4318. 

Other Scientific Departments. 
Vol. III, 5525-28. 

Overseas Communi~a~ons ServIce. 
Vol. 11,3619, 3620, 3621-3742, 

3743--60, 3761, 3762. 
, Parllament. 

Vol.riI, 5526-26, 5529. 

DEMANDS FOR GRANTS, 1955-
56: contll. 
Payments to Other Government 

Departments etc. on account of' 
the Administration of AgencY' 
Subjects and management of 
Treasuries. 

Vol. III. 5269, 5273-5321, 5388-
5488, 5489. 

Payments to Retrenched personnel. 
Vol. III, 5273-5321, 5388-

5488, 5492. 

Police. 
Vol. III, 4445, 44'46, 4449-71, 

4475, 4479--4556, 4562--4657, 
4658. 

Motion to reduce the Demand: 
Conditions of police subordi-

nates. 
Vol. III, 4475, 4633-34, 4646,_ 

4657. 

Conditions of policemen. 
Vol. III, 4475, 4633-34, 464G, 
4651. 

Disapproval of policy re rec-
ruitment of R.S.O.'s in Spe-
cial Police Establishment. 
Vol. III, 4475, 4506-07, 4657. 

Ports and Pilotage. 
Vol. III, 5525-26, 5528. 

Pre-partition Payments. 
Vol. _ III. 5271,5273;-5321, 5388-

5488, 5491. 
Privy Purses and Allowances of 

Indian rulen. 
Vol. III, _ 4445, 4447, 4449-71,. 

4479--4556, 4562--4657, 4658. 
Public Health. 

Vol. II, 3763-64, 3766-3810. 

Purehases of Foodgrains. 
Vol. _ II, 3177-3283, 3282-3306~ 

3307--21, 3322-23. 
Relations with States 

V~l. .Ih, 4445, 4448, 4449-'71,_ 
'44'79-'4556,4562--4657, 4859. 

Salt. 
Vol. III, 4202, 4203-42, G8G-

43~O. 
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DEMANDS FOR GRANTS, 1955-
56: contd. 
Sa~t: contcl. 

Motion to reduce the Demand: 
Failure to provide scientific 

facilities for production of 
salt by manufacturers. 

Vol. III, 4233, 4319. 
Scientific Research. 

Vol. II, 3811, 3813, 3813-80, 3882. 
Secretariat of the Vice-President. 

Vol. III, 5525-26, 5530. 

Stamps. 
Vol. III, 5269, 5273-5321, 5388-5488, 

5489. 
State of Pondicherry. 

Vol. II, 3886, 3994, 3996-4004, 
4005-21, 4022. 

Stationery and Printing. 
Vol. II, 2856-57, 2858-2912, 2915-

16. 
Superannuation allowances and 

pensions. 
Vol. III, 5270, 5273-5321, 5388-

5488, 5490. 
Supplies: 

Vol. II, 2856-57, 2858-2912, 2915-
16. 

Motion to reduce the Demand: 

Establishment of small-scale 
units to provide cheap yam 
to the handloom weavers. 

Vol. II, 2914, 2915. 
Failure of the Ministry to pur-

ch1lse cloth only from khadi 
and handloom industrial con-
cems. 

Vol. II. 2914, 2915. 

Survey of India. 
Vol. II, 3811, 3812, 3813-80, 

3881. 

Motion to reduce the Demand: 
Non-recognition of workers' 

union. 
Vol. II. 3819,3832, 3880. 

'faxes on Income including Cor-
poration Tax and Estate Duty. 
Vol. III, 5268-6i, 51173-5321, 5388-

M8a, Ma9. 

DEMANDS---FOIi--ORANTS,- -1955-
58: contd. 

Texes on Income including Corpo-
ration Tax.. Estate Duty: 
contd. 
Motion to reduce the Demand: 

Collection of Income-tax and 
estate duty. 
Vol. III, 5278-83, 5293, 5307-08, 

5451-54, 5468-70, 5484-85, 
5488. 

Territorial and Political Pensions. 
Vol. III, 5270, 5273-5321, 5388-

5488, 5490. 
Tribal Areas. 

Vol. II, 3886, 3887-3994, 3996-
4004, 4005-21. 

Motion to reduce the Demand: 
Insufficient provision for Wel-

fare facilities in tribal areas. 
Vol. II, 3994, 4020. 

Policy towards foreign mission-
aries working in tribal areas. 
Vol. II, 3994, 4009-11, 4020. 

Tripura. 
Vol. III, 4445, 4448, 4449-71, 4476-

78, 4479-4556, 4562-4657, 
4659. 

Motion to reduce the Demand: 
Aid to prImary and secondal'7 

schools started in hill-areas 
of Tripura by public. 

Vol. III, 4478, 4493, 4857. 
Construction of all-weather 

roads connectine administra-
tive head-quarters with other 
parts of Tripura. 

Vol. III. 4477, 4490-91, 
4657. 

Failure to provide responsible 
Govemment in Tripura. 

Vol. III, 4478, 4491, 4493, 
4563, 4857. 

Financial help to small canst. 
for irrigation in various parts . 
of Tripura. 

Vol III, 447'7, 4857. 
Need for associating the 

organisation of tribal people 
known as Gana Mulct! 
Parishad for Jumia rehabili-
tation work in Tripura. 

VOl. III, 4478, 4857. 
Need for giving aid to villa,er. 

who have constructed villa,e 
roads and created bund. to 
resilt floods. 

Vol. III, 4477, 4115'1-
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--------------------------

DEMANDS FOR GRANTS, 1955-
56: contd. 
Tripura: contd. 

Motion +.0 reduce the De-
mand: contd. 

Need for lifting ban on mike 
propaganda and holding mass 
meetings within the Muni-
cipality of Agartala, Tripura. 

Vol. III, 4478, 4657. 
* Need for providing loans 

through co-operative societies 
for agricultural producers of 
Tripura. 

Vol. Ill, 4476, 4657. 

Nped for starting flood control 
activities throughout Tri-
pura, specially to protect the 
capital town, Agartala. 

Vol. III, 4476, 4657. 
Need to provide cheap credit 

to agricultural producers of 
Tripura. 

Vo1. III, 4476, 4493-94, 4657. 
Provision of facilities for speedy 

justice in courts of law in 
Tripura. 
Vol. III, 4477, 4489-90, 4565, 

4657. 
Repression by Armed Police in 

Tripura. 
Vol. III, 4477, 4657. 

Speedy disposal of civil disputes 
pending in courts of Tripura. 
Vol. III, 4477, 4489-90, 4565, 

4657. 
Union Excise Duties. 

Vol. III. 526fi, 5273-5321, 5388-
5488. 

Motion to reduce the Demand: 
Excise duty on sugar. 

Vol. III, 5292, 5488. 
Heavy excise and export duties 

on tea which are likely to 
bring down sale of Indian tea 
in foreign markets. 

Vol. III, 5292, 5488. 
Policy re excise duties. 
~ 01. III, 5292, 5293, 5297-

99, 5301-04, 5407-10, 5431, 
5462-67, 5470-72, 5482-84, 
5488. 

DEMANDS FOR GRANTS, 1955-
56: contd. 

Zoological Survey. 
Vol. II. 3811, 3812, 3813-80, 3881-

DEMANDS FOR GRANTS ON AC-
COUNT, 1955-56: 
Administration of Justice. 

Vol. I, 1605, 1611. 
Agriculture. 

Vol. I, 1605, 1613. 
Andaman and Nicobar Islands. 

Vol. I, 1605, 1615. 
Archaeology. 

Vol. I, 1605, 1608. 
Audit. 

Vol. I, 1605, 1611. 
Aviation. 

Vol. I, 1605, 1607. 
Botanical Survey. 

Vol. I, 1605, 1619-20. 
Broadcasting. 

Vol. I, 1605, 1617. 

Cabinet. 
Vol. I, 1605; 1614-15. 

Capital outlay of the Ministry of 
Commerce and Industry. 

Vol. I, 1605, la1. 
Capital outlay of the Ministry of 

Education. 
Vol. I, 1605, 1626. 

Capital outlay of the Ministry of 
External Affail'$. 

Vol. I, 1605, 1626. 
Capital outlay of the Ministry of 

Health. 
Vol. I, 1605, 1629. 

Capital outlay of the Ministry 
of Home At!airs. 

Vol. I., 1605, 1629. 
Capital outlay of the Ministry 

of Labour. 
Vol. I, 1605, 1630. 

Capital outlay of the Ministry 
of Natural Resources and 
Scientific Research. 

Vol. 1; 1605, 1630. 
Capital outlay of the Ministry 

of Production. 
Vol. I 1605, 1630. 
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DEMANDS FOR GRANTS ON 
ACCOUNT 1955.156: contd. 
Capital outlay of the Ministry 

of Rehabilitation. 
Vol. I, 1605, 1630. 

Capital outlay on Broadcasting. 
Vol. I, 1605, 1629. 

Capital Outlay on Buildings. 
Vol. I, 1605, 1631 

Capital Outlay on civil aviation. 
Vol. I, 1605, 1626. 

Capital Outlay on currency. 
Vol. I, 1605, 1627. 

Capital Outlay on Forests. 
Vol. I, 1605, 1628. 

Capital Outlay on Indian Posts and 
Telegraphs (Not met from 
Revenue). 

Vol. I, 1605, 1625. 
Capital Outlay on Mintb. 

Vol. I, 1605, 1627. 

Capital Outlay on Multipurpose 
Rivers Schemes. 

Vol. I, 1605, 1629. 
Capital Outlay on Ports. 

Vol. I. ld05, 1630-31. 

Capital Outlay on Roads. 
Vol. I, 1605, 1631, Vol. nI, 5525-
26, 5529. 

Capital Outlay on the India Secu-
rity Press. 

Vol. I, 1605, 1627. 

Census. 
Vol. I, 1605, 1615. 

Central Road Fund. 
Vol. 1, 1605, 1623. 

Chief Inspector of Minliil. 
Vol. I, 1605, 1618. 

Civil Defence. 
Vol. 1, 1605, 1619. 

Civil Veterinary Services. 
Vol. I, 1605, 1613. 

Commercial Intelligence and Statis-
tics. 

Vol. I, 1605. 
Communications (including National 

Highways). 
Vol. I. 1605, 1623. 

DEMANDS FOR GRANTS ON AC-
COUNT 1955-56: contd. 
Commuted Value of Pensions. 

Vol. I, 1605, 16:d7. 
Currency. 

Vol. I, 1605, 1611. 
Customs. 

Vol. I, 1605, 1610. 
Defence Capital Outlay. 

Vol. I. 1605, 1626. 
Defence Services, Eflective--Air 

Force. 
Vol. I, 1605, 1607-;;8. 

Defence Services, Effertive--Army. 
Vol. i, 1605, 1607. 

Defence Services, EfTectlve--Navy. 
Vol. 1, 1605, 1607. 

Defence Services, Non-effective 
charges. 

Vol. :, 1605, 1608. 
Delhi. 

Vol. I, 1605, 1615. 
Department of Parliamentary 

Mairs. 
Vol. 1, 1605, 16'-1. 

~ucation. 
Vol. I, 1605, 1608. 

Employment Exchanges and Re-
settlement. 

Vol. I, 1605, 1618-19. 
Expenditure on ])lsplac.-d Persons. 

Vol. I, 1605. 16:'.2. 
External Mairs. 

Vol I, 1605, 16\19. 
Forest. 

Vol. I. 1685, 16jS. 
Geological Survey. 

Vol. I, 1605, 162u. 
Government Collieries. 

Vol I, 1605, 1!J2L 
Grants-in-aid to States. 

Vol. 1 1605, 16' .~. 
Indian P06ts and Telegraphs lJe-

partment (including working ex-
penses). 

Vol I, 1605, 16(16. 
Industries. 

Vol I, 1685 
Irrigation (including working ex-

penses), navigation, enbank-
ment and drainage works (met 
from Revenue). 

VOl I, 1605, 161'1. 
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DEMANDS FOR GRANTS ON 
ACCOUNT, :955-56: contd. 
Kutch. 

Vol. I. 1605, 1615-16. 
LighthouseS and Lightships. 

Vol. I, 1605, 1623. 

Loans and Advances by Central 
Oovernment. 

Vol. I, 1655, 1628. 
Manipur. 

Vol. I. 1605, 1615. 
Medical Services. 

Vol. I, 1606, 1614. 
MeteorolOiY. 

Vol. I, 1605, 1606. 
Mines. 

Col. I, 1605, 1620. 
Ministry of Commerce and Indus-

try. 
Vol I, 1605. 

Minilltry of CommunicoltJOnS 
Vol. I, 1606, 1606. 

Minist.ry of Defe.ncp.. 
Vol. I, 1605, 1607. 

Ministry of Education. 
Vol. I, 1605, 1608. 

:Ministry of Finan~. 
Vol. r. 1605, HIlO. 

Ministry of Food and Agriculture. 
Vol. I. '605. ] 613. 

Ministry of Health. 
Vol. I, 1605, 1614. 

Ministry of Home Affairs. 
Vol. I, 1605, 1614. 

Ministry of Information and Broad-
eastin,. 

Vol. I, 1605, 1616-17. 
Ministry of Irrigaijon and Power. 

Vol. I, 1605, 1617. 
Ministry of Labour. 

Vol. I, 1605, 1618. 
l4iniah'y of Law. 

Vol. I. 1605, 1619. 
M'mistry of Natural Resources and 

Scientiflr. Reser.rch. 
Vol. I. 1605, 1619. 

Ministry 6f Production. 
Vol. I, i805, 1821. 

14inistry of Rehabilitation. 
Vol. I, 1605, 1622. 

DEMANDS FOR GRANTS ON 
ACCOUNT, 1955-56: contd. 
Ministry of Tra..,sport. 

Vol. I, 1605, 1622. 
Ministry of Works. Housing and 

Supply. 
Vol. I, 1605, 1624. 

Mint 
Vo'. I, '605, 1611. 

Miscellaneous Adjustments between 
the Union and State Governments. 

Vol. I, 1605, 1612. 
Miscellaneous Departments and 

Expenditure under the Ministry 
of Commerce and Industry. 

Vol. I, 1605, 1606. 
Miscellaneous Departments and 

Expenditure under the Ministry 
of Communications. 

Vol. I, 1605, 1607. 
Miscellaneous Departments and 

Expenditure under the Ministry 
of Education. 

Vol. I, 1605, 1609. 
Miscellaneous Departments and 

Expenditure under the Ministry 
of Finance. 

Vol. I, 1605, 1612. 
Miscellaneous Departments and 

Expenditure under the Ministry 
of Home Affairs. 

Vol. I, 1605, 1616. 
Miscellaneous Departments and 

Expenditure under the Ministry 
of Information and Broadcasting. 

Vol. I, 1605, 1617. 
Miscellaneous Departments and 

Expenditure under the Ministry 
of Irrigation and Power. 

Miscellaneous 
EXpenditure 
of Labour. 

Vol. I, 1605, 1618. 
Departments and 

under the Ministry 

Vol. I, 1605, 1618. 
Miscellaneous Departments and 

Expenditure under theMinistl7 
'of Natural Resources and Scienti-
, ftc Research. 

Vol. I, 1605, 1620. 
Misc~llalteous Departments and 

Expenditure under the J4iniatrJ' 
of Production. 

Vol. I, 1605, 1621 
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DEMANDS FOR GRANTS ON 
ACCOUNT, 1955-56: contd. 
Miscellaneous Departments and 

Expenditure under the Ministry 
of Works, Housing and Supply. 

Vol. I, 1605, 1624. 
Miscellaneous Departments and 

other Expenditure under the 
Ministry of Food and Agricul-
ture. 

Vol. I, 1605, 1613. 
.Miscellaneous Expenditure under 

the Ministry of External Affairs. 
Vol. I, 1605, 1609. 

.Miscellaneous Expenditure under 
the Ministry of Health. 

Vol. I, 1605, 1614. 
Miscellaneous Expenditure under 

the Ministry of Rehabilitation. 
Vol. I, 1605. 1622. 

lMiscellaneous Expenditure under 
the Ministry of Transport. 

Vol. I. 1605, 1623. 
Miscellaneous Expenditure under 

the Parliament Secretariat. 
Vol. I. 1605, 1625. 

Multipurpose River Schemes. 
Vol. I, 1605. 1617-18. 

New Delhi Capital Outlay. 
Vol. I, 1605, 1631. 

()pium. 
Vol. I, 1605, 1610. 

Other Capital Outlay of the Ministry 
of Communications. 

Vol. I, 1605, 1626. 
Other Capital Outlay of the Ministry 

of Finance. 
Vol. I, 1605, 1628. 

Other C$l>ital Ou.tlay of the Ministry 
of Food and Ap-iculture. 

Vol I, 1605, 1628. 
<>thel' Capital Outlay of the Ministry 

. of Irrigation and Power. 
Vol. 1,1.605, 1629-30. 

Other Capital Outlay.of the Ministry 
of Transport. 

Vol. I, 1605, 1631. 
Other Capital Outlay of the Ministry 

01. Works, Ho,usina and Supply. 
Vol. I, 1605, 1631-32. 

DEMANDS FOR GRANTS O~ 
ACCOUNT, 1955-56: contd. 
Other Civil Works. 

Vol. I, 1605, 1624-
Other Organisations under the 

Ministry of Production. 
Vol. I, 1605, 1621. 

Other Scientific Departments. 
Vol. I, 1605, 1608. 

Overseas Communications Service. 
Vol. I, 1605, 1608 . 

Parliament. 
Vol. I, 1605, 1625. 

Payments to other Governments, 
Departments, etc. on account of 
the Administration of Agency 
Subjects and Management of 
Treasuries. 

Vol. I, 1605, 1611. 
Payments to retrenched personnel. 

Vol. I, 1605, 1627. 
Police. 

Vol. I, 1605, 1615. 
Ports and Pilotage. 

Vol. I, 1605, 1623. 
Pre-partition Payments. 

Vol. I, 1605, 1612. 
Privy Purses and Allowances of 

Indian rulers. 
Vol. I, 1605, 1615. 

Public Health. 
Vol. I, 1605, 161"-

Purchase of Foodgrains. 
Vol. I, 1605, 1628. 

Relations with States. 
Vol. I, 1605, 1616. 

Salt. 
Vol. I, 1605, 1621. 

Scientific Research. 
Vol. I, 1605, 1820. 

Secretariat of the Vice-President. 
Vol. I, 1605, 1625. 

Stamps. 
Vol. I, 1605, 1610-11 . 

State of Pondicherry. 
Vol. I, 1605, 1609. 

Stationery and Printing. 
VoL I, 1605, 1624. 

Superannuation allowances and 
pensions. 

Vol. I, 1605, 1612. 
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DEMANDS FOR GRANTS ON AC-
COUNT, 1965-56: contd. 
Supplies. 

Vol. I, 1605, 1624. 
Survey of India. 

Vol. I, 1605, 1619. 
Taxes on Income Including Corpora-

tion Tax and Estate Duty. 
Vol. I, 1605, 1610. 

Territorial and Political Pensions. 
Vol. I, 1605, 1611. 

Tribal Areas. 
Vol. I, 1605, 1609. 

Tripura. 
Vol. 1605, 1616. 

Union Excise Duties. 
Vol. I, 1605, 1610. 

Zoological Survey. 
Vol. I, 1605, 1620. 

DEMANDS FOR GRANTS ON 
ACCOUNT, 1955-56-ANDHRA: 
Administration of Justice. 

Vol. I, 1680 1687-1732, 1738, 1741. 
Agriculture and Fisheries. 

Vol. I, 1681, 1687-1732, 1738, 1740. 
Capital Outlay on Civil Works. 

Vol. I, 1686, 1687-1733, 1738, 1746. 
Capital Outlay on Electricity 

Schemes: 
Vol. I, 1686, 1687-1733, 1746. 

capital Outlay on Improvement of 
Public Health. 

Vol. I, 1685, 1687-1733, 1738, 1745-
46. 

Capital Outlay on Industrial Devel-
opment. 

Vol. I, 1685-86, 1687-1733, 1738, 
1746. 

Capital Outlay on Irrigation. 
Vol. I, 1686, 1687-1733, 1738, 1745. 

Capital Outlay on Schemes of 
Agricultural Improvement and 
Research. 
Vol. I, 1685, 1687-1733, 1738, 1745. 

Capital Outlay on Schemes of State 
Trading. 

Vol. I, 1686-1733, 1738, 1747. 
Civil Works-Establishment and 

Tools and Plant. 
VoL I, 1683, 1687-1733. 1738, 1743. 

Civil Works--Grants-in-aid. 
Vol, I, 1683, 1687-1733, 

1738, 1744. 

DEMANDS FOR GRANTS ON' 
ACCOUNT, 1955-56-ANDHRA: 
contd. 
Community Development Projects. 
Vol. I, 1684, 1687-1733, 1738, 1745. 

Commuted Value of Pensions. 
Vol. I, 1686, 1687-1733, 1738, 1747. 

Compensation to Zamindars. 
Vol. I, 1684-86, 1687-1733, 1738, 

1742. 
Co-operation. 

Vol. I, 1681, 1687-1733, 1738, 17oU. 
District Administration and Miscel-

laneous. 
'vol. I, 1679, 1687-1733, 1738, 1741. 

Education. 
Vol. I, 1680, 1687-1733, 1738, 1741. 

Electricity. 
Vol. I, 1683, 1687-1733, 1738, 1744. 

Excise Department. 
Vol. I, 1677, 1687-1733, 1739. 

Famine. 
Vol. I, 1683, 1687-1733, 1738, 1741. 

Forest Department. 
Vol. I, 1678, 1687-1733, 1738, 1'l39. 

General Sales Tax and other Taxes: 
and Duties-Administl'lltion. 

Vol. I, 1678, 1687-1733, 1738, 1740. 
Head of State, Ministers and Head-

Quarters Staff. 
Vol. I, 1679, 1687-1733, 1738, 1740. 

Industries. 
Vol. I, 1682, 1687-1733: 1738, 1743. 

Irrigation. 

Jails. 

Vol. I, 1679, 1681-1733, 1738. 
1740; 

Vol. I, 1680, 1687-1733, 1738, 1741. 

Labour Including Factories. 
Vol. I, 1682, 1687-1733, 1738, 1742. 

Land Revenue Department. 
Vol. I, 1677, 1687-1733, 1739. 

La.ans and Advances by the State 
Government. 

Vol. I, 1687-1733, 1738, 1747. 
Medical. 

Vol. J, 1680, 1687-1733, 1738, 1742. 
Miscellaneous. 

Vol. I, 1684, 1687-1733, 1738. 
1745. 
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DEMANDS 

ACCOUNT, 
ccmtd. 

FOR GRANTS ON 
1955-56-ANDHRA: 

Motor Vehicles Acts Administration. 
Vol. I, 1678, 1687-1733, 1738, 1740. 

Pensions. 
VoL I, 1683-84, 1687-1733, 1736, 

1744. 
Police. 

Vol. I, 1680, 1687-1733, 1738, 1741. 
Public Health. 
Vol. I, 1681, 1687-1733, 1738, 1742. 
Registration Department. 

Vol. I, 1678, 1687-1733, 1738, 1739. 
Stamps. 

Vol. I, 1677, 1687-1733, 1739. 
State Legislature. 
Vol. I, 1679, 1687-1733, 1738, 1740-

41. 
Stationery and Printing. 

Vol. I, 1684, 1687-1733, 1738, 1744. 
Veterinary . 

Vol. I, 1681. 1687-1733, 1738, 1742. 
Welfare of Scheduled Tribes, Castes, 

etc. 
Vol. I, 1682, 1687-1733, 1738, 

1743. 
DEMANDS FOR GRANTS, 1955-56-

RAILWAYS: 
Appropriation to Revenue Reserve 

Fund. 
Vol. 1, 1602, 1603. 

Capital Outlay on Viz~patam Port. 
Vol. I, 1602, 1603. 

Construction of New Lines-Capital 
and Depreciation Reserve Fund. 

Vol. I, 1465-66, 1473-74, 
1477-1599, 1601. 

Motion to reduce the Demand: 
A new line to link Siruguppa in 

Mysore State with Kurnool in 
Andhra State via Adoni and 
Yemmiganur by broad glauge. 

VoL I, 1474, 1582-83, 1599. 
Conversion of narrow gauge line 

between Parasia and Nagpur 
into broad gauge. 

Vol. I, 1474, 1599. 
Failure of Government to restore 

the dismantled line of 
Kakinada-Kotipalli, Southern 
RaiJ,way. 

Vol. I, 1473, 1482, 1592, 1599. 

DEMANDS FOR GRANTS, 1955-56-
RAILWAYS: ccmtd. 
Dividend Payable to General Be-

venues. 
Vol. I, 1602, 1603. 

Miscellaneous Expenditure:. 
Vol. I, 1555, 1556-99. 

Motion to reduce the Demand: 
Chitorgarh-Kotah Survey. 

Vol. I, 1533-34, 1556, 1599. 
Open Line Works-Additions. 

Vol. I, 1555, 1556, 1556-99, 1601. 

Motion to reduce the Demand: 
Construction of retiring rooms etc. 

at Kurnool Railway Station and 
Adoni Railway Station in 
Andhra State. 

Vol. I, 1556, 1583-84, 1599. 

Slow progress of 'tvork at Chittaran-
jan Locomotive Works. 

Vol. I, 1556, 1567-70, 1517-98. 
1598-99. 

Open Line Works-Development 
Fund. 

Vol. I, 1466, 1474-1599, 1601. 

Motion to reduce the Demand: 

Absence ot lavatories in the· 
rakes running between 
Howrah and Burdwan (E. 
Rly.). 

Vol. I, 1475, 1599. 
Delay in settlement of provident 

Fund, gratuity, and other dues 
in respect of Railway em-
ployees. 

Vol. I, 1477, 1599. 
Failure to make adequate 

arrangements for water sup-
ply at Chandrakona Road 
Station in the Eastern Rail-
way. 

"01. I, 1476, 1599. 
Insufficient lighting arrange-

ments at certain stations nnd 
trains between Howrah and 
Bankurn. 

Vol. I, 1477, 1599. 

Introduction of new rate fixation 
in work shop at Kharagpur. 

Vol. I, 1476, 1599. 
----------------
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:DEMANDS FOR GRANTS, 1955-56-
RAILWAYS: contd. 
Open Line Works-Development 

Fund: contd. 
Motion to reduce the Demand: 

contd. 
Necessity of repair of broken 

switch boards in carriages of 
E. Rly. 

Vol. I, 1475, 1599. 
-Need for better arnangement for 

train cleaning. 
Vol. 1475, 1599. 

Need for raised platform at im-
portant stations like Bankura 
(E. Rly). 

Vol. I, 1474, 1599. 
Non-appointment of additional 

staft' for additional develop-
ment work under the Five 
Year Plan for the Railways. 

Vol. I, 1476, 1599. 
-Overtime allowance in the 

integrated Eastern Railway. 
Vol. I, 1476, 1599. 

Poor type of lavatories provided 
on platforms and waiting 
rooms. 

Vol. I, 1477 1482--84, 1592, 
1599. 

Provision of a cart and jutka 
stand behind the refreshment 
room at Mayavaram Station 
on Southern Railway. 

Vol. I, 1476, 1599. 
Provision at an overbridge at 

Golden Rock Railway Station 
for passengers going to 
Senthannirpuram, Southern 
Railway. 

Vol. I, 1475, 1599. 

Remodelling of goods-sheds at 
Tanjore and other stations on 
Southern Railway. 

Vol. I, 1475, 15M, 1599. 
Want of proper lighting 

arrangement at stations like 
Dankuni (E. Railway). 

Vol. I, 1474, 1599. 
·Open Line Works-(Revenue)-

Labour Welfare. 
Vol. I, 1485, 14'72-73, 1477-

1599, 1601. 

DEMANDS FOR GRANTS, 1955-56-
RAIL WAYS: contd. 
Open Line Works-(Revenue)-

Labour Welfare: contd. 

Motion to reduce the Demand: 

Construction of new level 
crossing at Samloti and 
Mangwal Stations on the 
Kangra Valley Railway Sec-
tion of the Northern Railway. 

Vol. I. 1473. 1504-07. 1597, 
1599. 

Delay in the construction of 150 
quarters for accounts staff at 
Secunderabad. 

Vol. I, 1472-73, 1599. 

Necessity for providing electric 
connection for quarters at 
Lallaguda and Secunderabad. 
Central Railway. 

Vol. I, 1473, 1599. 

Provision for sanitation, water 
supply and lighting arrange-
ments for Class IV staff at 
Kharagpur. 

Vol. I, 1473, 1598. 
Open Line Works-CRevenue)-

Other than Labour Welfare. 
Vol. I, 1555, 1556-99, 1601. 

Open Line Works-Replacemen~. 
Vol. I, 1602, 1603. 

Ordinary Working Expenses-Ad-
ministration. 

Vol. I, 1464, 146~9, 1477-1600. 

Motion to reduce the Demand: 
Collapse of a railway auxiliary 

water tank at Shoranur, 
Southern Railway on the 19th 
February, 1955 killing a boy 
and injuring five other child-
ren in the railway colony. 

Vol. I, 1468, 1598. 
COJ1tinuous keeping in the same 

posts ot officers against whom 
Jlerious allegations ot corrup-
tion and mal-practices were 
reportet;l to the Corruption 
Enquiry Committee on the 
Southern Railway. 

Vol. I, 1486, 1495-98. 
- 11595-98, 11599. 
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DEMANDS FOR GRANTS, 1955-56-
RAILWAYS: contd. 

DEMANDS FOR GRANTS, 1955-56-
RAILWAYS: contd. 
Ordinary Working Expenses-Ad-

ministration: contd. 
contd. 

Motion to reduce the Demand: 

Dress for sweepers of the Rail-
way Colonies on Southern 
Railway' and for all sweepers 
of medical department on the 
Eastern Railway. 

Vol. I, 1468, 1599. 

lIeavy increase in house rent of 
Class III and Class IV staff 
and introduction of additional 
conservancy charge of one per 
cent. on the Southern Rail-
way. 

Vol. I, 1467, 1599. 

Inclusion of loco-shed in the 
scope of the Factories Act. 

Vol. I, 1467, 1497-98, 1596, 
1599. 

Increase in working hours of 
gangmen workinr On Ex-B. N. 
Railway. 

Vol. I, 1469, 1501, 1596, 1599. 

Increased anti-labour activities 
of the X-Branch of the 
Security Force on the Rail-
ways. 

Vol. I, 1467, 1597. 
Lack of provision in Ajmer 

Loco Shop for manufacturing 
engines. 

Vol. I, 1556, 1599. 

Need for restoration of pubUe 
holidays to staff and. work-
men on open lines. 

Vol. I, 1467, 1599. 
Reduction in the supply of free 

food to stall-keepers, carriers 
etc. in the departmentally-run 
railway refreshment rooms of 
Southern Railway from the 
1st !{arch, 1955. 

Vol. I, 1468, 1599. 
:Refusal by officers to receive 

deputation of W<lrkers and 
theil' ~llective representations 
in pe1'8ml and in writiJll. 

Ordinary Working Expenses-
Administration: contd. 
Motion to reduce the Demand: 

contd. 

Refusal to restore concession en-
joyed by railway workers 
going On duty after crossing 
Cauvery Bridge on the 
Southern Railway who are 
not provided with quarters. 

Vol. I, 1466, 1496-97, 1599. 

Revision of non-matrie signal-
lers of Nainpur District, 
Eastern Railway. 

Vol. I, 1468, 159g. 

Threat of utilising the armed 
security force against labour 
and trade union activities. 

Vol. I, 1467, 1599. 

Transfer of Railwaymen, dis-
regarding educational facili-
ties for children and their 
language difficulties. 

Vol. I, 1468, 1497, 1599. 

Ordinary Working Expenses-
Labour Welfare. 
Vol. I, 1465, 1472, 1477-1591, 1600. 

Motion to reduce the Demand: 

Econ~my on medical ell:pelliea 
in various zones. 

Vol. I, 1568, 1I5H. 

Inadequacy of medical and 
health services made avail-
.ble to Railway staft. 

Vol. I, 1472, 1479-82, 1502, 
1599. 

Inadequacy of medical facilities, 
health and welfare services, 
education, canteen and other 
amenities provided for Rail-
waymen. 

Vol. I, 1472, 1599. 

Need to restore free medical aid 
l'eDdered preoviouBly to 
depenclaats at Railwaymen. 

Vol. I, If72, 15H. 
--_._---- ------------ ._-_._-------
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DEMANDS FOR GRANTS, 1955-56-
RAILWAYS: contd. 
Ordinary Working Expenses-

Labour Welfare: contd. 
Motion to reduce the Demand: 

contd. 
Unsatisfactory wonting of the 

canteen in the Central Rail-
way Workshop, Golden Rock 
(S. Railway). 

Vol. I, 1472, 1599. 
Ordinary Working Expenses-Mis-

cellaneous Expenses. 
Vol. I, 1465, 1471, 1477-1599, 

1600. 
Motion to reduce the Demand: 

Compensation for injuries and 
deaths in accidents to passen-
gers and Railway servants. 

Vol. I, 1471, 1599. 
Non-receipt of Provident Fund 

Certificate by subscribers of 
Howrah Division, E. Railway. 

Vol. I, 1471, 1599. 
Payment of full contribution to 

provident fund and gratuities 
to all staff on retirement or 
terminatiOn of service, with-
out any cut for "unsatisfactory 
service". 

Vol. I, 1471, 1599. 
Ordinary Working Expenses-

Operatin, Staff. 
Vol. I, 1465, 1470-71, 1477-1599, 

1600. 
Motion to reduce the Demand: 

Discrimination between matri. 
culate and ,- non-matriculate 
firemen and drivers with res-
pect to fixation of pay. 

Vol. I, 1470, 1599. 

Inadequate pay-scale of Assist-
ant Station Masters ami 
Station Masters (Lower 
Grade) of E. Rly. 

Vol. I, 1470, 1599. 
Inordinate delay in carrying 

goods and parcels and carry-
ing consignments to wrong 
destinations resulting in loss 
and hard5hip to businessmen 
and consumers. 

Vol. I, 1470, 1599. 

DEMANDS FOR GRANTS, 1955-56-
RAILWAYS: contd. 
Ordinary Working Expenses-

Operating Staft: contd. 
Motion to reduce the Demand: 

contd. 
Necessity of increasing the 

number of leave-reserve statr 
in class III category. 

Vol. I, 1470, 1599. 
Need. to stop the system of con-

tract labour for tranship-
ment and loading and unload. 
ing work in goods and 
transhipment yards. 

Vol. I, 1471, 1591. 
Treating Travelling Ticket. 

Examiners as "Running Staff". 
Vol. I, 1471, 1599. 

Ordinary Working Expenses-
Operation (Fuel). 

Vol. I, 1602. 
Ordinary Working Expenses-

Operation other Ithan Staft and. 
Fuel. 

Vol. I, 1602. 
Ordinary Woriting Expenses-Re-

pairs and Maintenance. 
Vol. I, 1464, 1469-79, 14'7-

1599, 1600. 
Motion to reduce the Demand: 

Inadequacy of artisans and 
labourers in loco sheds and 
consequent denial of leave and 
off-days. 

Vol. I, 1470, 1519. 
Overlooking ot seniority in pro-

motions of foremen in Machine 
Shop, Saw 1I4111s, Enpneerinf 
Shop and Power House of the 
Central Workshop, Golden 
Reek. 

Vol. I, H69, 1591. 

Punishment by increment-cuts, 
reversions and transfers 
awarded in the District 
Mechanical Engineers Omce, 
Villupuram (Southern Rail-
way). 

Vol. I, 1469, 1599. 
Refusal to confirm temporary pro-

motions granted in the Central 
Workshop, Golden Rock. 

Vol. I, 1469, 1599~ 
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DEMANDS FOR GRANTS, 1955-56-
RAILWAYS: contd. 
Ordinary Working Expenses-

Repairs and Maintenance: contd. 
Motion to reduce the Demand: 

contd. 
Threat of application "Actin, 

allowance" Rules to tem-
porarily promoted artisans 
and .... orkmen by cuttin! their 
emoluments on leave account 
on Southern Railway. 

Vol. I, 1468, 1599. 
Payments to Worked Linea and 

Others. 
Vol. I, 1555, 1556-99, 1600. 

Motion to reduce the Demand: 
Non-purchase of Bhopal State 

Railway. 
Vol. I, 1558, 1588. 

Railway Board. 
Vol. I, 1107-13, 1172-76, 

1323-1454. 
Motion to reduce the Demand: 

Ban on sale of Soviet and 
Chinese publications at Rail-
way Station book-stalls. 

Vol. I, 1328, 1454. 
Classification of Lister Truck 

Drivers and Riveters as semi-
skilled at Kharagpur Wagon 
Shop. 

Vol. I, 1321, 1454. 
Construction of railway lines in 

Tripura. 
Vol. I, 1172, 1380-83, 1454. 

Continued declaration of entire 
Chittaranjan township as 
prohibited area. 

Vol. I, 1327, 1454. 
Delay in Railway Board O1ftce 

in a disposal of representa-
tions on staff matters. 

Vol. I, 1108--10, 1324, 1388, 
1452, 1464. 

Delay in settling gratuity cases 
of employees. 

Vol. I, 1330, 1454. 
Discrimination against accounts 

staff, ex-B.N. Railway, regal'd-
ing exemption from appearing 
in Appendix II-A examina-
tion. 

Vol. I, 1327, 1454. 

------- -.-._------
DEMANDS FOR GRANTS, 1955-56-

RAILWAYS: contd. 
Railway Board: contd. 

Motion to reduce the Demand: 
contd. 
Discrimilll8tory treatment to 

members and 01lice bearers of 
Southern Railway Labour 
Union with respect to collect-
ing Union subscription from 
members during off-duty 
hours. 

Vol. I, 1324, 1454. 
Desirability of taking over of 

Martin Light Railway systems 
of 240 miles viz., Howrah-
Amta, Railway, Howrah-
Sheakhala Railway; Arrah-
Sasaram Railway; Futwah-
Islampur Railway and 
Shahadra-Sahaflanpur Rail-
way. 

Vol. I, 1328, 1454. 
Economy in working expenses 

in the Railway Department. 
Vol. I, 1173, 1454. 

Effect of merger of hal! dear-
ness allowances with pay on 
house rent allowance of em-
ployees 1n class 'C' areas. 

Vol. I, 1174, 1332, 1454. 
Extension of new rail link of 

Khandwa-Hingoli metre 
gauge through Parliwaijnath, 
Bir Shevgaon, Ahmednagar 
Ghodnadi to Poona. 

Vol. I, 1174, 1454. 
Extension of new rail link 

through Patherkandi upto old 
Agartala station. 

Vol. I, 1172, 1454. 
Extension of scope of subjects 

referred to the one man 
Tribunal by inclusion of (1) 
re-distribution of scales ac-
cording to the nature of work; 
(2) thorough revision of dis-
cipline and Appeal Rules; (3) 
grant of equal pay for equal 
work; (4) grant of full trade 
union rights; and (5) re-
instatement of all employees 
victimised since 1949. 

Vol. I, 1111-13, 1326, 1331-
33, 1442-43, 1447, 1454. 

--------------------------
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DEMANDS FOR GRANTS, 1955-56-

RAILWAYS: contd. 
Railway Board: contd. 

Motion t'J reduce the Demand: 
contd. 

Failure of Government to take 
over private-owned Light 
Railways like B.P. Railway, 
Barasat-Basirhat Rallway 
etc. 

Vol. I, 1325, 1418-19, 1454. 

Failure of Railway Security 
Organisation and prevaililll 
discontent of Watch and Ward 
staff on account of placing 
over their head officers from 
Government's Police and In-
telligence Departments. 

Vol. I, 1328, 1333-34, 1390-
91, 1392, 1443-44, 1454. 

Failure to open a new line bet-
ween Lakshmikantapur and 
Kakdwip. 

Vol. I, 1329-1454. 

Grievances of staff of former 
N.S. Railway who have re-
tained preabsorption condi-
tions of service. 

Vol. I, 1325, 1371-73, 1454. 

Guarantee of full emoluments to 
staff when found medically 
unfit for some class but fit for 
other classes. 

Vol. I, 1926, 1454. 

Implementation of recommen-
dations of Gadgil Committee 
in case of employees who 
have OPted for pre-N.S. Rail-
way conditions of service. 

Vol. I, 1830, 1454. 
Inadequate medioa} assistance to 

ltaff. 
Vol. I, 1326, 1332, 1410, 1454. 

Inadequate passenger .:unenities. 
Vol. I, 1325, 1370-71, 1373-74, 

13'16--80, 1398-99, 1401-02, 
1406, 1417-18, 1431, 1432, 

1433, 1434, 1454. 
Increase in fares and frei,ht 

char,es. 
Vol. I, 1174, 1325, 1369-71. 

1105~1IfI, 1429-32, 1454. 

DEMANDS FOR GRANTS, 1955-5$-
RAILWAYS: contd. 
Railway Board: contd. 

Motion to reduce the Demanc!: 
contd. 

Increase in fares and freights. 
Vol. I, 1174, 1325, 1369-71, 

1405-06, 14~2, 1454. 

Increase of T.B. among Rail-
waymen and inadequate pro-
vision for treatment. 

Vol. I, 1328, 1454. 
Increase of T.B. among Rail-

waymen, their treatment and 
grant of pay. 

Vol. I, 1174, 1454. 

Memorandum submitted to State 
Communication Committee of 
Tripul'a. 

Vol. I, 1171, 1415'-

¥er,er of half dearness allow-
ance with pay on the house 
rent allowance of employees in 
class 'C' areas. 

Vol. I, 1329, 1332, 1464. 

Need for electrification of 
Sealdah Division, Eastern 
Railway. 

Vol. I, 1327, 1416-17, 1454. 

Need to change the present Dis-
cipline and Appeal Rules. 

Vol. I, 1325, 1831, 14:43, 1464. 

Need to live up the 12-hour-a-
day system of intennittant 
duty for Bailwaymea on linet 

Vol. I, 1326, 1347, 1454. 

Need to ,rant house rent allow-
ance to staff in all cities, of 
une lakb population such u 
Tanjor" and Tuticorin (S. 
RaHway) and Raipur (E. Rail-
way). 

Vol. I, 1328, 14:54. 

'Need to stop direct recruitmenta 
to all promotion peats in clua 
III ·and rv categories and 
giving departmental promo-
tions. 

Vol. I, 1328, 1332, 1338-3D, 
1~ 
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DEMANDS FOR GRANTS, 1955-5S-
RAILWAYS: contd. 
Railway Board: contd. 

Motion to reduce the Demand: 
contd. 
Negotiation with Pakistan for 

using Agartala station for 
through train up to Karim-
ganj and Dhartana. 

Vol. I, 1176, 1382-83, 1454. 
New railway construction con-

necting Hatti Gold Mine and 
Ilkal between Raichur and 
Bangalkot. 

Vol. I, 1173, 1454. 

Non-existence of raised plat-
forms, waitini rooms and 
station buildings on Dhond-
Manmad line and covered 
platforms at Kopar,aoll-
Manmad, Puntamba aad 
Rahuri railway stations. 

Vol. I, 11'14, 14M. 

Non-recognition of the only rep-
resentative union of workers 
at Chittaranjan. 

Vol. I, 1327, 1"'4. 
Overcrowding in Janta ~ 

and other long distance trains. 
Vol. I, 1327, 1464. 

Question of examining elfects of 
re-grouplng on working of 
Railways and economy of 
India. 

Vol. I, 1110, 1328, 1454. 

Rail link between Kalkalilbat 
and Agartala town. 

Vol. I, 1175, 1381-82, 130, 
1454. 

Rail link froln Karbnganj to 
A,artala. 

Vol. I, 1172, 1381--83, HS4. 

ltailway line from Kalkalighat 
to Subrom in Tripura. 

Vol. I, 1175, 1381-82, 1.s4. 

Railway line in Bir Usmanabad, 
Ahmednagar and Poona-
metre gauge to link western 
metre gauge with North and 
South metre .. ute. 

VoL I. 1174, 1454. 

DIIMANDS FOR GRANTS, 1955-5S-
ltAILWAYS: contd. 
Railway Board: contd. 

Motion to reduce the Demand: 
contd. 

Railway surveys and construc-
tions according to economic 
development of areas. 

Vol. I, 1173, 1454. 

Recognition to Southern Rail-
way Labour Union. 

Vol. I, 1324, 1454. 

Reduction of gang-length to 
three miles to enSUre better 
maintenance of track. 

Vol. I, 1326, 1454. 

Reduction of pay scale of higher 
posts in Railways. 

Vol. I, 1173, 1420-21, 1454. 

Refusal of special passes and 
casual leave to delegates of 
Genel18 I Council of National 
Federation of Indian Railway-
men held in Delhi. 

Vol. I, 1824, 1454. 

Reinstatement of all Pakist&n-
opted employees. 

Vol. I, 1325. 1333, 1395-
98, 145. 

Reinstatement of all stat\' dis-
charged, suspended or com-
pulsorily kept on leave under 
Safeguarding of National 
Security Rules. 

Vol. I, 1324, 1454. 

Reinstatement of employees 
Who opted ori,inally for 
Pakistan. 

Vol. 1330, 1333, 1395-98, 
1454. 

Representation ot lowest grade 
clerks inex-B.N.RaUway 
Clearing Accounts Oftlce and 
Accounts Offices for right of 
: promotion to next higher 
scale on .eniority groundB. 

Vol. I, 1327, 1454. 
Represen1ation on Railway 

Board. 
Vel. I, 1178, 13"-1410, 1'". 
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RAIL WAYS: contd.. • 
Railway Board: contd. 

Motion to reduce the Demand: 
contd. 

Revision of scales of pay of 
Station Masters and Assistant 
Station Masters. 

Vol. I, 1339, 1339-40, 1419-
20, 1454. 

Revision of scales of pay of 
train examiners. 

Vol. I, 1330, 1388, 1454. 
Routine promotions to accounts 

clerks to next higher scale 
without insisting on passing 
Appendix I1·A Examination. 

Vol. I, 1329, 145 •. 
Slow pace of construction of 

quarters and serious defects in 
quarters built for class III 
and class IV employees. 

Vol. I, 1328, 1428-29, 1439-
40, 1454. 

Strike situation in Kharagpur 
Workshops. 

Vol. I, 1329, 1454. 
Supply of duty-dress to all 

workers. 
Vol. I, 1326, 1454. 

Survey of new line co!mectlng 
Assam Railway with Tripura. 

Vol. 1172, 1382-83, 1454. 
Tribal people in services of 

Railways. 
Vol. I, 1172, 1454. 

Tungabhadra Project eye-cut 
area in new Railway construc-
tion in Raichur District. 

Vol. I, 1173, 1454 . 
. Replies to memoranda of Members 

Te -- Laid on the Table. 
Vol. IV, 5979, 6677, 8111. 

Vol. V, 8827. 
Vol. VIII, 15383-84. 

Working Expenses-Appropdation 
to Depreciation Reserve Fund. 

Vol. I, 1602-03. 
DEMANDS FOR SUPPLEMENTARY 

GRANTS, 1954-55. 
Administration of Justice. 

Vol. I, 795, 797-98. 
Broadcasting. 

Vol. I, 795, 797. 

DEMANDS FOR SUPPLEMENTARY 
GRANTS, 1954-55: contd. 

Cabinet: 

Motion to reduce the Demand: 
Appointment of one Cabinet 

Minister and five Ministers of 
State. 

Vol. I, 781-90. 

Capital Outlay of the Ministry of 
Health. 

Vol. I, 795, 798. 

Capitl Outlay of the Ministry of 
Rehabilitation. 

Vol. I, 795, 798. 

External Affairs. 
Vol. I, 762-76. 

Motion to reduce the Demand: 

Appointment of persons to lega-
tions. 

Vol. I, 763, 765, 767-88, 
771-73, 776. 

Necessity of continuing organi-
sation for recovery of abduct-
ed women and children. 
Vol. I, 763, 768, 769-71, 776. 

Policy behind decision to open 
new missions in Indo-China. 
Sudan and Spain. 

Vol. I, 763, 763-t5, 786-87, 
773-76. 

French Establishments in India. 
Vol. I, 776-81. 

Motion to reduce the Demand: 

Additional expenditure follow-
ing de facto transfer. 

Vol. 777-81. 

Industries. 
Vol. I, 747-56. 

Motion to reduce the Demand: 

Functions of National Small 
Industries Corporation. 

Vol. I, 747, 748-53, 754-56. 

National Small Industries Cor-
poration. 

Vol. I, 747, 748-53, 754--58. 
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DEMANDS FOR SUPPLEMENTARY 
GRANTS, 1954-55: contd. 
Ministry of Commerce and Inctua-

try: 
Motion to reduce the Demand: 

Creation of new posts for 
National Industrial Develop-
ment Corporation and deve-
lopment of small-scale indus-
tries. 

Vol. I, 724, 725-31, 732-33, 
734-35, 736-44, 745, 746. 

Creation of posts of officers in 
connection with National In-
dustrial Development Corpo-
ration. 

Vol. I, 725-31, 732-33,734-
35, 736-44, 745, 746. 

Failure to effect savings by re-
organisation of Foreign Trade 
Control Establishments on re-
commendations of Special 
Reorganisation Unit. 

Vol. I, 724-25, 731-32, 733-34, 
735-36, 744-46. 

Working of the National Indus-
trial Development Corpora-
tion. 

Vol. 1, 725-31, 732-33, '137-
44,746. 

:Ministry of Defence. 
Vol. I, 757-61. 

Motion to ceduce the Demand: 
Creation of additional posts. 

Vol. 1, 757-62. 

Ministry of Health. 
Vol. I, 795, 797. 

)4int. 
Vol. 1, 795, 796. 

DEMANDS FOR SUPPLEMENTARY 
GRANTS, 1954-56: contd. 

Miscellaneous Departments IlIld Ex-
penditure under the MinistI7 
Qf Finance. 

Vol. 1, 795, 796. 

MiscellaneoUs Departments of l!lx: 
penditure under the Ministry of 
Food and Agriculture. 

Vol. 1, 795, 797. 

Other Capital OuUay of the Ministry 
of Communications: 

Motion to reduce the Demand: 
Cash compensation and purchase 

of new aircraft. 
Vol. I, 790, 791-95. 

Payments to other Governments, 
Departments etc. on account of 
the AdministNltion of Agency 
subjects and Management of 
Treasuries. 

Vol. I, 795, 796. 

Police. 
Vol. I, 795, 797. 

Presentation of a statement. 
Vol. 1, 147. 

Privy purses and Allowances of 
Indian Rulers. 

Vol. 1, 795, 796. 

Salt. 
Vol. I, 795, 798. 

Superannuation Allowances and 
Pensions. 

Vol. I, 795, 796. 

Miscellaneous Adjustments between DEMANDS FOR SUPPLEMENTARY 
the Union and State Governments. GRANTS, 1955-56: 

Vol. 1, 795, 796-97. 
Capital Outlay of the Ministry of 

Miscellaneous Departments and Ex- Production: 
penditure under the Ministry of 

, Commerce and Industry. Motion to reduce the Demand: 
i! Vol. I, 747-57. 

Motion to reduce the Demand: StePs taken for expansion of 
Plantation Enquiry CommissiOn. iron and s~l production. 

Vol.!, 747, 753-54, 'l.:.5:.:,5,_'l_5_6._.:....-_-------V- O-I.-X-' _21_5_5-88_ . 
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DEMANDS FOR SUPPLEMENTARY 
GRANTS, 1955-56: contd. 
Capital Outlay on currency. 

Vol. VIII, 15389. 
Motion to reduce the Demand: 

Expenditure on Displaced Persons. 
Vol. X, 2330-43, 2344-74. 

M.~ion to reduce the demand: 
Additional expenditure on 

camps. 
Vol. X, 2344, 2345-73. 

Condition of displaced persons 
in camps and expenditure on 
T.B. patients. 

Vol. X, 2344, 2345-73. 
Ever-increasing influx of re-

fugees from East Pakistan and 
steps to be taken by Govern-
ment to stop it. 

Vol. X, 2345-74. 
Expenditure on production cen-

tres and homes and inflrmar-
ies. 

Vol. X, 2344-45, 2345-74. 
Increased expenditure on T.B. 

patients. 
Vol. X, 2344, 2345-73. 

Exploration of Oil and Natural Gas: 
Motion to reduce the Demand: 

Policy regarding developmen' 
of mineral oil and inade-
quacy of measures. 

Vel. X, 2309-21. 
External Mairs. 

Vol. VIII, 15342-48. 
Vol. X, 2190-2226. 

Loans and Advances by the Central 
Government. 

Vol. X, 2374-95. 
Motion to reduce the Demand: 

Affairs of Indian Airlines Cor-
poration. 

Vol. X, 2375-95. 

Purchase of skymasters. 
Vol. X, 2375-95. 

Terms and conditions of loan to 
Burma. 

Vol X, 2374, 2375-95. 
Ministry of Finance. 

Vol. VIn, 1&358-12. 

>------------
DEMANDS FOR SUPPLEMENTARY 

GRANTS, 1955-56: contd. 
Ministry of Finance: contd. 

Motion to reduce the Demand: 
cootll. 

Motion to reduce the Demand: 
Appointment of officers and 

staff for Department of Com-
pany Law Administration. 

Vol. VIII, 15357~. 
Creation of III new department 

"Department of Company Law 
Administration ". 

Vol. VIII, 15357-81. 
Possibility of avoiding extra ex-

penditure by utilisation of 
existing surplus staff. 

Vol. VIII, 15357-80. 
Reduction of supervisory staJf. 

Vol. VIII, 15357-80. 
Ministry of Health. 

Vol. X, 2291-111. 
Ministry of Irrigation and Power. 

Vol. X, 2271-Sn. 
Motion to reduce the Demand' 

Expenditure on mission of futer-
national Bank. 

Vol. X, 2271-110. 
Failure of Government to im-

plement First Five Year Plu 
in respect of river valley pro-
jects. 

Vol. X, 2278-81. 
Failure of Government to safe-

fUard India's interest in 
Canal Waters Dispute. 

Vol. X, 2278-11. 
Tempo of worit in river valley 

projects. 
Vol. X, 2273-81. 

Ministry of Natural Resources and, 
Scientific Research. 

Vol. X, 2293-2328. 
Motion to reduce the Demand: 

Need for employment of expertI 
and their quallftcations. 

Vol. X, 2300-21. 
Present situation of oil and 01. 

resource. in the country. 
-. Vol. X. 230l-Il. 

Ministry ot Production. 
Vol. X. 2155-11. 
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DEMANDS FOR SUPPLEMENTARY 
GRANTS, 1955-56: contd. 
Ministry of Production: contd. 

Motion to reduce the Demand: 
StePs taken for expansion of 

steel production. 
Vol. X, 2155-87. 

Ministry of Rehabilitation. 
Vo1. X, 2330-73. 

Motion to reduce the Demand: 
Delay in construction of houses 

and tenements for displaced 
fo.e.rsons In setting up indus-

tries and regularisation of 
colonies. 

Vo1. X, 2343-44, 2345-72. 
Expenditure on aditional posts. 

Vol. X, 2344, 2345-73. 
Reasons for fresh influx from 

East Pakistan. 
Vol. X, 2345-73. 

Miscellaneous Departments and Ex-
penditure under the Ministry of 
Commerce and Industry. 

Vol. X, 2188-90. 
Miscellaneous Departments and Ex-

penditure under the Ministry of 
Finance. 

Vol. X, 2226-46. 

Miscellaneous Departments and Ex· 
penditure under the Ministry of 
Home Affairs. 

Vol. VIII, 15385--89, 15443-81. 

Motion to reduce the Demand: 

Criteria and methods which 
should be adopted in granting 
the relief. 

Vol. VIn, 15447-81. 

Delay in constitution and com-
position of Official LanlUBge 
Commission. 

Vol. VIII, 15386, 15388-89, 
15443---46, 15447-79. 

Discrimination in grant of relief 
and method of selection. 

Vol. VIII, 15386, 15388-89, 
15443-46, 15447-711. 

Expenditure on supervisory staff. 
Vol VIII, 15386, 15388-99, 

15443-48, 15447-711. 

DEMANDS FOR SUPPLEMENTARY 
GRANTS, 1955-56: contd. 
Miscellaneous Departments and 

Expenditure under the Ministry 
of Home Affairs: contd. 
Motion to reduce the Demand: 

contd. 

Inadequate representation given 
in the Commission to non. 
Hindi-speaking areas. 

Vol. VIII, 15387, 15388-811, 
15443-46, 15447-78. 

Language policy of Government. 
Vol. VIII, 15386, 15388-811, 

15443-46, 15447-78. 
Official language policy. 

Vol. VIII, 15387-88, 15388-811, 
15443---46, 15447-80. 

Policy on introducing Hindi as 
Official Language. 

Vol. VIII, 15387, 15388-811, 
15443-46, 15447-80. 

Policy of relief granted. 
Vol. VIII, 15387, 15388-811, 

15443-46, 15447-711. 

Working of Official LangUage 
Commission. 

Vol. VIII, 15387, 15388-811, 
15443-46, 15447--80. 

Miscellaneous Expenditure under 
the Ministry cd External A1!at.nI. 

Vol. VIII, 15348-56. 

Motion to reduce the Demand: 
Delay In settlement of just 

claims of repatriated Indian 
nationals. 

Vol. VIII, 15348--38. 

morts to settle claims with 
Chinese Government. 

Vol. VIII, 115348-56. 

Other Capital Outlay of the Miru.. 
try of Finance. 

Vol. VIII, 15389-402. 

Motion to reduce the Demand: 

Disapproval of policy of alloW-
ing foreign capital to come 
through private enterprilea 
and sources. 

Vol. VIII, 115390, 153111-402. -----------. ---- ----
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DEMANDS FOR SUPPLEMENTARY 
GRANTS, 1955-56: contd. 
Other Capital Outlay of the Mints-

try of Finance: contd.. 
Motion to reduce the Demand: 

contd. 
Mode of transactions. 

Vol. VIII, 15390, 15391--402. 
Relative advantages of Indian 

membership in International 
Finance Corporation. 

Vol. VIII, 15391-402. 
Other Capital Outlay of the Minis-

try of Works, Housing and Supply. 
Vol. VIII, 15403-43. 

Motion to reduce the Demand: 
Desirability of Government 

funds being invested in hotel 
enterprise. 

Vol. VIII, 15404, 15404-41. 
Disapproval of policy of contri-

bution to the public company 
under private persons through 
preference shares. 

Vol. VIII, 15403, 15404-41. 
Disapproval of policy-un-

desirability of hotel enter-
prise. 
Vol. VIII, 15403-04, 15404-41. 

Need for having a hotel. 
Vol. VIII, 15404, 15404-41. 

Question of accommodation in 
New Delhi. 

Vol. VIII, 15404--41. 
Pre-partition Payments. 

Vol. X, 2246-50. 
Presenootion of the statement. 

Vol. VII, 13266, 
Vol. IX, 1281-82. 

DEMANDS FOR SUPPLEMENTARY 
GRANTS, 1954-55-ANDHRA: 
Admirtistration of Justice. 

Vol. I, 1672, 1687-1733, 1734. 
Agricultural Improvements and Re-

search. 
Vol. I, 1676, 1687-1733, 1737. 

Capital Outlay on Civil Works. 
Vol. I, 1676, 1687-1733, 1737. 

Capital Outlay on Electricity 
Schemes. 
Vol. I, 1676, 1687-1733, 1737-38. 

. Capital Outlay On Improvements to 
. Public Health. 

Vol. I, 1675-76, 1687-1733. 
1737. 

DKMANDS FOR SUPPLEMENTAKY 
GRANTS, 1954-55-ANDHRA: 
contd.. 
Capital Outlay on Irrigation. 

Vol. I, 1675. 1687-1733, 1737. 
Capital Outlay on Schemes of State 

Trading. 
Vol. I, 1676-77, 1687-1733. 

1738. 
Civil Works-Grants-in-Aid. 

Vol. I, 1674, 1687-1733, 1736. 
Civil Works-Works. 

Vol. I, 1674, 1687-173\, 1736. 
District Administration and Miscel-

laneous. 
Vol. I, 1672, 1687-1733, 1734. 

Electrici ty. 
Vol. I, 1674-75" 1687-1733, 1736. 

Forest. 
Vol. I, 1671, 1687-1733. 

General Sales Tax iIlnd Other Taxes 
and Duties. 

Vol. I, 1671, 1687-1733. 

Head of State, Ministers and Head-
Quarters Staff. 

Vol. I, 1672, 1687-1733, 1734. 

Irrigation. 
Vol. I, 1671-72, 1687-1733. 

Jails. 
Vol. I, 1673, 1687-1733, 1734. 

Labour including Factories. 
Vol. I, 1674, 1687-1733, 1735. 

Land Revenue. 
VoL I, 1671, 1687-1733. 

Loans and Advances by the State 
Government. 

Vol. I, 1677, 1687-1733, 1738: 
Medical. 

Vol. I, 1673, 1687-1733, 1733. 
Miscellaneous. 

Vol. I, 1675,1687-1733, 1736. 
Payment of Compensation to Land 

Holder on the Abolition of 
Zamindari System. 

Vol. I, 1675, 1687-1733,' 1736. 
Public Health . 
.Vol. I, 1673, 1687-1733, 1731-1735 . 
State Legislature and Elections. 

Vol. I, 1672, 1687-1733, 1734.. 
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DEMANDS FOR SUPPLEMENTARY 

GRANTS, 1954-55--ANDHRA: contd 

Statement showing Supplementary 
Demands for Grants for 1954-55-
Andhra. 

Vol. I, 1322. 
Veterinary. 

Vol. I, 1672, 1687-1733, 1735. 
Welfare of Scheduled Tribes, Castes 

and other Backward Classes. 
Vol. I, 1673-74, 1687-1733, 1735. 

DEMANDS FOR SUPPLEMENTARY 
GRANTS, 1954-55--RAILWAYS: 
Appropriation to Development Fund. 

Vol. I, 1749, 1751. 
Construction of New Lines. 

Vol. I, 1749, 1751. 
Open Line Works-Development 

Fund. 
Vol. I, 1749, 1751. 

Ordinary Working Expenses-
Administration. 

Vol. I, 1749, 1750. 
Ordinary Working Expenses-

Operating Staff. 
Vol. I, 1749, 1750. 

Ordinary Working Expenses-
Operation (Fuel). 

Vol I, 1749, 1750. 
Ordinary Working Expenses-

Operation Other than Staff and 
Fuel. 

Ordinary 
Repairs 

Statement 

Vol. I. 1749, 1750. 
Working Expenses-

and Maintenance. 
Vol. I, 1749-50. 

showing-
Vol. I, 1322. 

DENTISTS (AMENDMENT) BILL, 
1954: 
See :under "Bill(s)". 

DED, SHRI R. N. S.: 
Demands for Grants, 1955-56: 

Census: 
Motion to reduce the Demand: 

Manipu'lation of census figures 
in border districts of Bihar. 

Vol. III, 4475. 

DEO, SHRI R. N. S.; contO. 
Demands for Grants, 1955-56: 

contd. 

Indian Posts and Telegraphs De-
partment (Including Working 
Expenses). 

Vol. II, 3678-81. 

Motion to reduce the Demand: 

Desirability of creating a sepa-
rate R.M.S. Division for 
Orissa circle and placing. 
Khurda Road-Waltair. 
Vizianagaram-Raipur and 
Ranipur-Jharsuguda section 
under control of Orissa 
Circle. 

Vol. II, 3704. 

Desirability of printing M.O. 
forms P.O. Savings Bank Pass 
Books and Telegraph Mes-
sage forms in regional 
languages. 

Vol. II, 3681, 3703. 

Desirability of printing Tele-
phone Directories and Trunk 
Call Rate Books in local 
presses in preference to 
presses outside the Circle. 
Vol. II, 3708. 

Desirability of purchasing file 
boards, tags and other 
stationery articles locally 
inside the concerned P. & T. 
Circle. 

Vol. II, 3704. 

Desirability of restoring 
budgetary control of Ex-
B.N.R. section of E. Railway 
to Orissa Circle from Bi!lar 
Circle. 

Vol. II, 3704. 

Failure to raise status at 
Orissa P. & T. Circle and 
placing it in charge of a 
Post Master General. 

Va'!. fl, 3705. 

Necessity of opening a Depart-
mental Telegraph Office at 
Sambalpur (Orissa). 

Vol. II, 3680-81, 3703. ---_._ ..... _._--
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DEO, SHRI R. N. S.: Contd. 
Demands for Grant, 1955-56: Contd. 

Indian Posts and Telegraphs De-
partment (Including Working 
Expenses): Contd. 
Motion to reduce the Demand: 

Contd. 
Need to appoint separate 

Labour Officer and Com-
plaints Officer for Orissa 
P. & T. Circle. 

Vol. II, 3705. 
Need to create a sepan.te Dead 

Letter Office for Orissa 
Circle. 

Vol. II, 3705. 
Need to create a separate post 

of Inspector of Telephone 
Accounts for Orissa Circle. 

Vol. n, 3704. 
Need to open a Divisional 

Telegraphs Store for Orissa 
P. & T. Circle. 

Vol. II, 3705. 
Need to revert General Ser-

vice Telegraph Masters of 
other Circles back to their 
own Circles. 

Vol. IT, 3704. 
Upgrading of Cuttack Tele_ 

graph Office. 
Vol. II, 3680, 3703. 

Ministry of Home Communica-
tions: 

Vol. II, 3677-a1. 
Motion to reduce the Demand: 

Desirability of altering depar-
ture time of Calcutta-
Bangalore Dakota Air 
Service. 

Vol. II, 3679-80. 
Ministry of Home Affairs: 

Motion to reduce the Demand: 
Inordinate delay in disposal 

of reference from Bihar 
Government regarding G.R. 
case No. 20 of 1954 U/S 
148 I.P.C. in the court of 
S.D.D. Seraikella, resulting 
in continuing harassment of 
accused persons through re-
peated adjournments for 
over a year. 

Vol. III, 4474. 

DEO, SHRI R. N. S.: Contd. 

Demands for Grants, 1955-56: 
Contd. 
Ministry of Home Affairs: Contd. 

Motion to reduce the Demand: 
Contd. 

Policy re grant of allowances 
to relatives of Rulers of 
Indian States. 

Vol. III, 4473. 

Ministry of Labour: 
Motion to reduce the Demand: 

Adoption of unfair practices 
by Orissa Cement Limited to 
hamper legitimate trade 
union activities in Lanji-
berna quarry. 

Vo1. II, %953-54-, 2070. 

Employment of labour con-
tractors in Lanjibema 
quarry and the need for 
their abolition. 

Vol. II, 2952-53, 2968. 

Exploitation of labour by c0n-
tractors at Rourkela. 

Vol. II, 2952, 2955, 2969. 

Exploitation of labour by con-
tractors in Lanjiberna 
quarry. 

Vol. II, 2552-53, 2955, 2969. 
Non-implementation of in-

crease in wages to labourers 
in Lanjibema quarry (Distt. 
Sundergarh-Orissa), ac-
cording to the agreement of 
Orissa Cement Limited. 

Vol. II, 2953-55, 2969. 

Ministry of Production: 

Motion to reduce the Demand: 
Exploitation of labour by 

contractors of Hindustan 
Steel Ltd., Rourkela. 

Vol. III, 4231. 
Inadequate arrangements for 

drinking water at the site of 
Hindustan Steel Ltd., 
Rourkela. 

Vol. III, 4-232. 
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DEO, SHRI R. N. S.: Contd. 
Demands for Grants, 1955-56: 

Contd. 
Ministry of Production: Co'~td. 

Motion to reduce the Demend: 
Contd. 
Inadequate employment of 

local people in Hindustan 
Steel Ltd., Rouritela. 

Vol. III, 4231. 
Inadequate steps to safeguard 

interest of Orissa and of 
people of Orissa in Hindu-
stan Steel Ltd. 

Vol. III, 4232. 
Lack of arrangements for 

technical training of ade-
quate number of local 
people for Hindustan Steel 
Ltd., Rourkela. 

Vol. III, 4232. 
Non-payment of compensation 

and forcible occupation of 
lands in connection with 
works of Hindustan Steel 
Ltd., Rourkela. 

Vol. III, .231-32-
Hindu Marriage Bill (as passed by 

Rajya Sabba): 
Consideration of clauses. 

Vol. IV, 7717, 7720, 7725, 7788-
91, 7850. 

Motion re Report of States Reorga. 
nisation Commission. 
Vol. X. 2779, 3351, 3352, 3353. 

3943-51. 
Prize Competitions Bill: 

Consideration of clauses. 
Vol. VIII, 15296. 

Representation of the People 
(Amendment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. VIII, 14792-98. 

DEOGAM, SHRI: 
Demands for Grants, 1955-56: 

Agriculture. 
Vol. vn, 3237. 

Ministry of Food and Agricul-
ture. 

Vol. n, 3234-37, 3321. 
Ministry of Home Mairs. 

Vol. m, 451~19. 

DEOGAM, SHRI: Contd. 
Indian Tariff (Second Amendment) 

Bill: 
Motion to consider. 

Vol. X. 2135-37. 
Indian Tariff (Third Amendment) 

Bill: 
Motion to consider. 

Vol. X, 2135-37. 
Motions re Reports of Commis-

sioner for Scheduled Castes and 
Scheduled Tribes for 1953 and 
1954. 

Vol. VII, 14142, 14146-50. 
Motion re Report of States Reor-

ganisation Commission. 
Vol. X, 3984-90. 

DEPARTMENT FOR WELFARE OF 
SCHEDULED CASTES AND SCHE-
DULED TRIBES: 

Resolution reo 

DEPARTMENT OF 
TARY AFFAIRS: 

Vol. I, 438-68. 
PARLIAMEN-

See ''Parliamentary Affairs, Depart-
ment or'. 

DEPUTY SPEAKER, MR. (MR. M. A. 
AYYANGAR): 
Ruling by Indian Coinage (Amend-

ment) Bill did not come within 
the purview of any of the clauses 
of article 110 of the Constitution 
and hence the President's previous 
sanction, authority or recommen-
dation was not necessary for the 
consideration of the Bill. 

Vol. V, 8772, 8773-74, 8775, 
8776, 8779, 8780-81. 

Nobody can authorise another Mem-
ber to move for leave to introduce 
in the case of a non-official Bill. 

Vol. V, 9519-20. 
With the passing of a token Demand, 

the policy underlying that Demand 
is accepted by the House. A con-
vention should, however, be estab-
lished that in case a token Demand 
is passed in a Session, the detail!! 
of the expenditure should be 
gIven in th£' next Budget Session 
so that opportunities may be 
available to the House to discuss 
the details. 

Vol. VIII, 15442-43. 
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DESAI, SHRI KHANDUBHAI: 

Annual Report and Audited ACCD-
'rots of Employees' State Insur-
ance Corporation, 1952-53-1aid 
on the Table. 

Vol. I, 276. 

Companies Bill: 
Consideration of clauses. 

Vol. VI, 11310. 
Correction of Answer to starred. 

question No. 2435. 
Vol. IV, 7913. 

Demands for Grants, 1955-56: 
Ministry of Labour. 

Vol. II, 3027-38. 
Motion to reduce the Demand: 

Employment of labour contrac-
tors in Lanjibema quarry and 
the need for their abolition. 

Vol. II, 3033-34. 
Exploitation of labour by con-

tractors at Rourkela. 
Vol. II, 3033-34. 

Exploitation of labour by con-
trators in Lanjibema quarry. 

Vol. n, 3033-34. 
Failure to implement effectively 

Minimum Wages Act, Plan-
tation Labour Act and other 
measures. 

Vol. II. 302S--33. 
Labour policy of Government. 

Vol. II. 3034-38. 
Half-an-hour discussion re accidents 

in coal mines. 
Vol. n. 298~6. 

Indian Trade Unions (Amendment) 
Bill (Insertion of new Section 
15A; by Shri Nambiar): 
Motion to consider. 

Vol. II. 2534-38. 
Industrial Disputes 

and Miscellaneous 
(Amendment 

Provisions) 
Bill: 
Motion for leave to introduce. 

Vol. VII. 146158. 
Industrial Disputes (Banking Com-

panies) Decision Bill: 
Motion for leave to introduce. 

Vol. VII, 146159. 

DESAI, SHRI KHANDUBHAI: Contd. 
Industrial Disputes (Banking Com-

panies) Decision Bill: Contd. 
Motion to consider. 

Vol. VIII, 15096-15107. 15137, 
15189-98. 

Amendment to circulate. 
Vol. VIII, 15137, 15189-98. 

Consideration of clauses. 
Vol. VIII, 15202, 15204, 15214-16, 

15221. 
Motion to pass, as amended. 

Vol. VIII, 15223, 15224-
Mines Rules, 1955-Laid on the 

Table. 
Vol VI, 11473. 

Motion for Adjournment: 
Labour situation in Kanpur. 

Vol. IV, 7661--M.. 

Notification making certain 
amendments to the Mysore Gold 
Mines Regulations, 1953-Laid 
on the Table. 

Vol. VI, 11473. 
Prevention of Free, Forced, or Com-

pulsory Labour Bill (by Shri D. 
C. Sharma): 
Motion to circulate. 

Vol. I, 1130-32. 

Report of Bank Award Commission 
-Laid on the Table. 

Vol. VI, 10778. 
Report of Indian Government Dele-

gation to 37th Session of inter-
national Labour Conference-
Laid on the Table. 

Vol. II, 2987. 

Report on the work of the Central 
Silk Board-Laid on the Table. 

Vol. VI, 11472-'13. 
Resolution re collective bargaining 

by workers. 
Vol. n, 3392. 

Statement re publication of Bank 
Award Commission Report before 
presentation to Parliament. 

Vol. VII, 12183. 
Statement re recommendations of 

Bank Award Commission. 
Vol. VI, 10778-82. --_ .... -_._- --------_ .. _-----------
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DESHMUKH, DR. P. S.: 
Demands for Grants, 1955-56: 

Agriculture: 
Motion to reduce the Demand: 

Need of Co-operative Supply 
Board in every group of 
villages for credit facilities 
to cultivators. 

Vol. II, 3304-05. 
Civil Veterinary Services. 

Vol. II, 3299-3~01. 

Forests: 

Motion to reduce the Demand: 
Inability to prevent violation 

of forest laws by private 
forest owners. 

Vol. II, 3304. 
Ministry of Food and Agriculture. 

Vol. II, 3180, 3221, 3292-3306. 

Motion to reduce the Demand: 
Fall in production of jute and 

sugar-cane. 
Vol. II, 3294. 

Implementation of land policy 
enunciated in First Five Lear 
Plan. 

Vol. II, 3296-97. 
Inadequate measures to check 

the fall of agricultural price. 
Vol. II, 3293, 3294, 3302. 

Inadequate supervision of acti-
vities of Central Tractor Or-
ganisation. 
Vol. II, 3202-03, 3204, 3294-

99, 3303. 
Necessity of proper land laws 

to ensure larger production. 
Vol. n, 3296. 

Per capita food consumption in 
lower income groups. 

Vol. II, 3301. 
Problem of agricultural prices 

Vis-II-Vis prices of industrial 
goods. 

VoL II, 3293, 3294. 
Sugar and sugar-cane policy. 

Vol. II, 3294. 
Finance Bill, 1955-56: 

Motion to pass, al amended. 
VoL IV, 6008. 

DESHMUKH, DR. P. S.: Contd. 

Indian Central Arecanut Committee; 
Motion re election to the Com-

mittee. 
Vol. IV, 62415. 

Indian Coconut Committee (Amend-
ment) Bill: 

Motion for leave to introduce. 
Vol. VII, 12375-76. 

Indian Council of Agricultural 
Research: 
Motion re election to the Council 

VoL VIII, 15229-30. 
Motion re economic policy. 

Vol. VIll, 16112-27, 16146, 
16170, 18171. 

Notifications under Essential Com-
modities Act-Laid on the Table. 

Vol. IX, 1421. 
Order under Industrial (Develop-

ment and Regulation) Act-Laid 
on the Table. 

Vol. IX, 1422. 
Resolution re Central Agricultural 

Finance Corporation. 
Vol. V, 8916, 8919-22, 8928. 

Resolution re imbalance in price 
structure. 

Vol. II, 3393, 3394, 3397. 

DESHMUKH, SHRI C. D.: 
Appropriation (No.2) Blll: 

Motion for leave to introduce. 
VoL Ill, 5530. 

Motion to consider. 
Vol. Ill, 5551, 5556--80. 

Motion to pass. 
Vol. In, 5560. 

Appropriation (Vote on Account) 
Bill: 
Motion for leave to introduce. 

Vol. I, 1632. 
Motion to consider. 

Vol. I. 1632. 
Motion to pass. 

Vol. I, 1633. 
Business of the House. 

Vol vn, 13224. 
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DESHMUKH, SHRI C. D. Cootd. 

Chartered AccoWltants (Amend-
ment) Bill: 
Consideration of clauses, 

Vol. VII, 13334. 

Companies Bill: 
Motion to consider as reported by 

Joint Committee. 
VoL V, 9794-96, 9800-23, 9825, 

9835, 9898, 9899, 10129. 
Amendment to recommit to 

Joint Committee. 
Vol. V, 9825. 

Motion to consider as reported by 
Joint Committee. 
Vol. VI, 10203, 10210, 10217, 

10221, 10222, 10391-92, 10397, 
10458, 10460, 10494, 10497-
10531. 

Consideration of clauses. 
Vol. VI, 11003, 11007-10, 11013, 

11014, 11021, 11030, 11031, 
11033, 11034, 11037, 11038-39, 
11039-40, 11041, 11042, 11043, 
11044-45, 11046, 11092, 11093, 
11094, 11095, 11106, 1112Q.-.33, 
11134, 11142, 11150, 11152--54, 
11189, 11170, 11171, 11172-73, 
11250-51, 11256-60, 11268--71, 
11280, 11281, 11282, 11285, 
11294, 11300, 11301, 11303-04, 
11304-05, 11305-06, 11309, 
11310, 11317, 11318, 11322, 
11323, 11347, 11351-54, 11356, 
11358, 11385, 11367-68, 11389, 
11370, 11371, 11372, 11376-92, 
11394, 11396, 11483--85, 11498, 
11529--42, 11545-46, 11551-
55, 11596-97, 11600-01, 11838, 
11639, 11648, 11649, 11650-
52, 11655, 11656, 11669, 
11670, 11688-11711 11716, 
11735-37, 11737-38, 11739, 
11740, 11743, 11744, 11745, 
11746, 11846, 11860, 11861, 
11865, 11907, 11908, 11911, 
11913, 11921, 11922-23, 11924, 
11929, 11936, 11941-71, 11972, 
11973, 11974. 11978, 12098, 
12100, 12106-07, 12108, 12109-
10, 12115, 12117, 12122-23, 
12124, 12125, 12131, 12135-38, 
12137-49, 12173-74, 12175-78. 

DESHMUKH, SHRI C. D. Cootd. 
Companies Bill: cootd. 

Consideration of clauses: contci. 
Vol. VII, 12198, 12199-200, 12203. 

12204, 12209, 12210, 12211, 
12213, 12214, 12215, 12216, 
12217, 12218, 12219, 12230, 
12235-36, 12238, 12239-40, 
12241, 12393-416, 12417, 12439. 
12448--50, 12460, 12462, 12479, 
12480, 12505, 12509, 12510, 
12521, 12532--47, 12598, 12599, 
12808, 12611, 12612, 12615, 
12818, 12819, 12620, 12621. 
12627, 12628, 12632-33, 12634, 
12835-36, 12839, 12640-41. 
12642, 12653, 12854, 12655, 
12665, 12866, 12667, 12888, 
12694-712, 12728--30, 12742-
47, 12748-49, 12782-83, 12788, 
12793, 12813, 12813--15, 12829, 
12831, 12832, 12833, 12835,. 
12836, 12837, 12838, 12847-
59, 12861, 12887-68, 12894-95. 
12895, 12901, 12902, 12903. 
12904, 12914, 12915, 12917, 
12918, 12919, 12920, 12921, 
12923-24, 12924, 12925, 12927, 
12928-29, 12929, 12930, 12931. 
12933, 12934, 12947, 12978-77, 
12977, 12977-78, 12981-97, 
13002, 13010, 13012, 13015--22, 
13023, 13024, 13101, 13103, 
13104-07. 

Motion to pass, as amended. 
Vol. VII, 13179, 13249, 13270-87. 

Demands for Grants, 1955-56: 
Audit. 

Vol. III, 5486-87. 
Loans and Advances by tse Cent-

ral Government: 
Motion to reduce the Demand: 

Granting of loans to private 
persons for industrial hous-
ing. 

Vol. m, 5487. 
Loans to cultivators. 

Vol. m, 5479-81. 
Ministry of Finance. 

Vol. m. 5473-78, 5481-82, 5485-
88. 

Motion to reduce the Demand: 
Working of Department of 

Insurance. 
Vol. nI, 547 •. 
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DJ:SHMUKH, SHRI C. D. Contd. 
Demands for Grants, 1955-56: contd. 

Taxes on Income including Cor-
poration Tax and Estate Duty: 
Motion to reduce the Demand: 

Collection of Income-tax and 
Estate duty. 

Vol. III, 5484-85. 

Union Excise Duties: 
Motion to reduce the Demand: 

Policy re excise duties. 
Vol. III, 5482-84. 

Demands for Supplementary Grants, 
1955-58: 
Presentation of the statement. 

Vol. VII, 13286. 
Finance Bill: 

Motion for leave to introduce. 
Vol. I, 686. 

Motion to consider. 
VoL III, 5561-80, 5582, 5820&, 

5625, 5638, 560&0, 580&1, 5657. 

General discussion of the General 
Budget, 1955-56. 

Vol. II, 2207-08, 2209-10, 2215-
16, 2280, 2281, 2287, 2307, 2311, 
2316, 2329, 2339, 2459, 2484, 
2488, 2568, 2569, 2850, 2860, 
2670, 2675-76, 2677, 2723--60. 

Insurance (Amendment) Bill: 
Motion to consider. 

Vol. IJC, 1537, 1542, 1551, 1556, 
1567. 

Letters exchanged between Govern-
ments of India and U.K. on trans-
fer of liability in regard to pay-
ment of sterling pensions, copies 
oo-Laid on the Table. 

Vol. I, 1455. 

Motion on Address by the President. 
Vol. I, 415-26. 

Presentation of Andhra Budget, 
1955-56. 

Vol. I, 1322-23. 

Presentation of the General Budget, 
1955-56. 

Vol. I, 647-86. 

Public Debt (Annuity Certificate~) 
Rules, 19M-Laid on the Table. 

Vol. IV, 7441. 

-------- -------_._-
DESHMUKH, SHRI C. D. Contd. 

Public Debt (Compensation Bonds) 
Rules, 1954-Laid on the Table. 

Vol. IV, 7441. 

Securities Contracts (Regulation) 
Bill, 1954: 

Motion to refer to Joint Com-
mittee. 
Vol. IJC, 704-16, 7l7, 7l9, 722,-

726, 728, 729, 740-49. 

State Bank of India Bill: 
Motion for leave to introduce. 

Vol. m, 5887. 
Consideration of clauses. 

Vol. IV, 7031, 7091-96, 7125,. 
7129-30, 7150--54, 7177, 717~ 
7202-11 

Motion to pass, as amended. 
Vol. IV, 7225. 

Statement re Industrial Credit and. 
Investment Corporation of India 
Ltd. 

Vol. I, 276-78. 

Statement re reductions in import-
duties on cotton textiles from U.K. 

Vol. IV, 7442. 

Statement showing Supplementary-
Demands for Grants for 1954-55-

Andhra. 
Vol. I, 1322 .. 

DESHMUKH, SHRI K. G.: 

Motion re Report of States Reorga-
nisation Commission. 

Vol. X, 3256, 4433-36. 

Representation of the People 
(Amendment) Bill: 

Motion to refer to Select Com-
mittee. 

Vol. VIII, 14980. 

Representation of the People (Se-
cond Amendment) Bill: 

Motion to refer to Select Com-
mittee. 

Vol. VIII, 10&980. 
___ 00_---.. -----_.:.---
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DESHPANDE, SHRI G. H.: 

Demands fer Grants, 1955-56: 
Capital Outlay on Buildings. 

Vol. II, 2863-66. 
Defence Capital Outlay. 

Vol. II, 3347. 
Industries: 

Motion to reduce the Demand: 
Need for more sugar factories. 

Vol. III, 5156-57. 
Recommendations of Kanungo 

Committee. 
Vol. III, 5152-56. 

Ministry of Commerce and Indus-
try. 

Vol. III, 5157. 
Ministry of Defence. 

Vol. II, 3346-50. 
Ministry of Works, Housing and 

Supply. 
Vol. II, 2863-66. 

Motion to reduce the Demand: 
Failure to encourage private 

housing schemes. 
Vol. II, 2866. 

Inadequate measures for 
industrial housing. 

Vol. II, 2864-86. 
. General discussion of the General 

Budget, 1955-56. 
Vol. II, 2365-72 . 

. Hindu Marriage Bill (as passed by 
Rajya Sabha): 
Consideration of clauses. 

Vol. IV, 7751--58. 
Indian Converts (Regulation and 

Registration) Bill (b'/l Shri Jetha-
tal Joshi): 
Motion to consider. 

Vo1. VIII, 15999-16003. 
Motion on Address by the President. 

Vol. I, 252-58. 
Motions re Displaced Persons' Com-

pensation and Rehabilitation 
Rules. 

Vol. VII, 13343, 13369-73. 
Motion re economic policy. 

Vol. VIll, 15955, 16071-77. 
Motion re international situation. 

Vol. vn, 14321--27. 

DESHP ANDE, SHRI G. H.: Contd. 

Motions re Reports of Commissioner 
for Scheduled Castes and Schedul-
ed Tribes for 1953 and 1954. 

Vol. VII, 13998-99, 14120-25. 
Motion re Report of Press Commis-

sion. 
Vol. VI, 10843-4{ 

Motion re Report of Stat.es Reorga-
nisation Commission. 

Vol. X, 2877, 3000, 3585-95, 
3699. 

Representation of the People 
(Amendment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. VII, 14610, 14612. 

Representation of the People (Sec-
ond Amendment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. VII, 14610, 14612. 

Spirituous Preparations (Inter-State 
Trade and Commerce) Control 
Bill: 
Motion to consider amendment 

made by Rajya Sabha in the 
Bill. 

Vo1. VIII, 15515, 15516, 15537-
39. 

DESHPANDE, SHRI V. G.: 
Abducted Persons (Recovery and. 

Restoration) Continuance Bill: 
Motion to consider. 

Vol. VI, 10908, 10909, 10918, 
10987-90. 

Business of the House: 
Extension of the session. 

Vol. IV, 6857, 6858. 
Citizenship Bill: 

Motion to refer to Joint Com-
mittee and amendment to cir-
culate. 

Vol. V, 9647. 
Motion to consider as reported by 

Joint Committee. 
Vol. lX, 1290, 1301-06, 1130. 

Consideration of clauses. 
Vol. lX, 1464, 1504. 

- ----.-----------
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Citizenship Bm: con-tel. 

Motion to pass, as amended.. 
Vol. IX, 1521-23. 

Companies Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. V, 10106, 10126, 10130, 

10134, 
Vol. VI, 10335, 10351-61. 

Consideration of clauses. 
Vol. VI, 11084. 

Constitution (Fourth Amendment) 
Bill: 

Motion to refer to Joint Com-
mittee. 

Vol. II, 1952, 1959, 2058-68, 
2072-75. 

Amendment to circulate. 
Vol. II, 1959, 2058-68, 2072-

75. 
Motion to consider as reported by 

Joint Committee. 
Vol. III, 4847-48, 4955, 4956, 
4966, 4968. 

Consideration of clauses. 
Vol. III, 5007, 5014, 5031, 5032, 

5033. 
Motion to pass, as amended. 

Vol. III, 5110-13, 5115, 5120. 

Constitution (Seventh Amendment) 
Bill: 
Motion to refer to Select Com-

mittee .. 
Vol. IX, 860-62, 861. 

Constitution (Eighth Amendment) 
Bill: 
Motion for leave to introduce. 

Vol. IX, 1783. 
Motion to consider. 

Vol. X, 2262, 2263. 
Consideration of clauses. 

Vol. X, 2423-24, 2429-33, 2467. 

Demands for Grants, 1955-56: 
Miriistry of Defence. 

Vol. II, 3448. 3518-24, 3542. 
3614. 

Motion to reduce the Demand: 
Compulsory military training. 

Vol. II. 3448, 3522. 

Demands for grants, 1955-56: contd'. 
Ministry of Defence: contd. 

Motion to reduce the Demand: 
contd. 
Need to achieve self-sum-

ciency in war materials by 
re-organisation of ordnance 
factories. 

Vol. II, 3448, 3521-22. 
Unsatisfactory budgeting. 

Vol. II, 3518-20. 
Ministry of Home Affairs: 

Motion to reduce the Demand: 
Revision of pay scale of Third 

Division Clerks of Central 
Secretariat. 

Vol. Ill, 4474. 
Demands for Grants, 1955-56-RaiI-

ways: 
Railway Board. 

Vol. I, 1349, 1350, 1398, 1403-06. 
Motion to reduce the Demand: 

Inadequate passenger ameni-
ties. 

Vol. I, 1406. 
Increase in fares and freight 

charges. 
Vol. I, 1405-06. 

Increase in fares and frcight~. 
Vol. I, 1405-06. 

Demands for Supplementary Grants, 
1954-55: 
External Affairs. 

Vol. I. 768-70. 
Motion to reduce the Demand: 

Necessity of continuing orga-
nisation for recovery of" 
abducted women and child-
reno 

Vol. I, 769-70. 771. 
Demands for Supplementary Grants. 

1955-56 pertaining to the Ministry 
of External Affairs. 

Vol. X. 2203. 
Finance Bill: 

Motion to consider. 
Vol. III, 5764-71. 5771, 5826. 

Motion to pass, as amended. 
Vol. IV. 6010. 

General discussion of the General' 
Budget, 1955-56, 

Vol. II, 2650. 
General discussion of the Railway 

Budget, 1955-56. 
Vol. I, 881-68_ 
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DESHPANDE, SHRI V. G.: contd. 

Hindu Marriage Bill (as passed by 
Rajya Sabha): 

Motion to consider. 
Vol. IV, 6466, 6468, 6469, 6483, 

6485, 6488, 6489, 6502, 6504--
22, 6530, 6881, 6885, 6886, 
6899, 6900, 7391-95, 7432, 
7433. 

Consideration of clauses. 
Vol. IV, 7477, 7478-81, 7519, 

7525, 7539, 7556-57, 7559,7632, 
7640, 7644--46, 7652, 7716-17, 
7723-24, 7726, 7728-29, 7798, 
7799, 7812, 7813, 7933, 7954. 

Hindu Succession Bill: 
Motion to concur in the recom-

mendation of Rajya Sabha to 
join the Joint Committee of the 
Houses. 

Vol. IV, 8128, 8133, 8134, 8135, 
8137, 

Vol. V, 8327. 
Motion to consider, as passed by 

Rajya Sabha. 
Vol. X, 2480-81. 

Imports and ExPorts (Control) 
Amendment Bill (as passed by 
Rajya Sabha): 
Motion to consider. 

Vol. I, 1200. 
Indian Cattle Preservation Bill (btl 

Seth Govind DIIS): 
Motion to consider. 

Vol. m, 4137, 4150, 4.151. 
:Indian Coinage (Amendment) Bill: 

Motion to consider and amend-
ments to circulate. 

Vol. V, 8801, 8814, 8838. 
Consideration of clauses. 

Vol. V, 8866, 8867-68. 
"Industrial and State Financial Cor-

porations (Amendment) Dill: 
Motion to pass. 

Vol. V, 8765. 
Insurance (Amendment) Bill: 

Motion to consider. 
Vol. IX, 1529, 1530, 1531, 1678, 

1688, 1689. 
Motion to pass. 

Vol. IX, 170~8. 

DESHPANDE, SHRI V. G.: contd. 

Motion(s) for Adjournment: 
Alleged use of force by police on 

demonstrators in precincts of 
Parliament House. 

Vol. V, 9083, 9084-86. 

Floods in Uttar Pradesh. 
Vol. V, 9913. 

Situation in Bombay. 
Vol. IX, 268. 

Motion on Address by the President. 
Vol. I, 168, 169-70, 238, 271-74, 

282-86, 432, 436, 527, 528, 531. 

Motions re Displaced Persons Com-
pensation and Rehabilitation 
Rules, 1955. 

Vol. VII, 13397, 13413, 13418, 
13419, 13420-21, 13421, 13428, 
13430, 13431, 13432, 13433, 
13434, 13436, 13440-41, 13443, 
13444, 13445, 13449-50, 13455-
56, 13456-57, 13457-58, 13458-
59, 13468-69, 13546, 13630, 
13631, 13667-73, 13808. 

Motion re international situation. 
Vol. VII, 14214-15, 14261, 

14297-14304. 14361, 14373. 

Motion re Report of Press Commis-
sion. 

Vol. VI, 10731t. 
Motion re Report of States Reorga-

nisation Commission. 
Vol. X, 2638, 2767, 2898, 3000, 

3154--66, 3349, 3580, 3584, 
4065, 4074. 

Motion re situation in Goa. 
Vol. V, 8517-24.. 

Prevention of Corruption (Amend-
"ment) Bill (Amendment of section 
5: btl Shri U. C. Patnaik): 

Motion to circulate. 
VoL m, 410~7, 4109, 4110. 

Railway Stores (Unlawful PosseII-
sion) Bill: 
Motion to consider and amend-

ment to refer to Select Com-
mittee. 

Vol. I, 17M 
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DESHPANDE, SHRI V. G.: contd. .7 DHOLAKIA, SHRI: 

Representation of the People 
(Amendment) Bill: 
Motion to refer to Select Com-

mittee: 
Vol. VII, 14740, 14757, 
Vol. VIII, 14809, 14826, 14856, 

14858-67. 

Representation of the People (Sec-
ond Amendment) Bill: 
Motion to refer to Select Com-

mittee: 
Vol. VII, 14740, 14757, 
Vol. VIII, 14809, 14826, 14856, 

14858-67. 

Salaries and Allowances of Mem-
bers of Parliament (Amendment) 
Bill: 
Motion to pass. 

Vol. II, 3386-87. 
State Bank of India Bill: 

Consideration of clauses. 
Vol. IV, 7005. 

University Grants Commission Bill: 
Motion to refer to Joint Com-

mittee. 
Vol. I, 83-90. 

Untouchability (Offences) Bill: 
Motion to consider as reported by 

the Joint Committee. 
Vol. IV, 6568, 6594. 

DEVELOPMENT COUNCILS: 
Reports of -- (i) for Heavy Che-

micals (Acids and Fertilizers) for 
the year 1954-55; (ii) for Internal 
Combustion Engines and Power-
driven Pumps for the year 19M-
55; (iii) for Bicycles for the year 
1954-55 and (iv) for Sugar for the 
year 1954-55-Laid on the Table. 

Vol. VI, 10903. 
DHARTANA: 

Demands for Grants, 19115-56-RaiI-
ways: 
Railway Board: 

Motion to reduce the Demand: 
Negotiation with Pakistan for 

using Agartala Station for 
through train upto Itarim-
gang and --. 

Vol. I, 1176, 1382-83, 1454. 

Motion re Report of States Reorga-
nisation Commission. 

Vol. X, 4262-65. 

DHOND: / 
Demand for Grants, 1955-56-Rall-

ways: 
Railway Board: 

Motion to reduce the Demand: 
Non-existence of raised plAt-

forms, waiting rooms and 
station buildings on Dhond-
Manmad line and covered 
platforms at Kopargaon-
Manmad, Puntamha and 
Rahuni railway stations. 

Vol. I, 1174, 1454. 

DHULEKAR, SHRI: 
Citizenship Bill: 

Motion to consider as reported by 
Joint Committee. 

Vol. IX, 1228, 12JS. 
Consideration of clauses. 

Vol. IX, 1432, 1433-34, 1441. 
Constitution (Seventh Amendment) 

Bill: 
Motion to refer to Select Com-

mittee. 
Vol. IX, 856-58, 865, 867, 860. 

Constitution (Eighth Amendment) 
Bill: 
Motion for leave to introduce. 

Vol. IX, 1805. 
Delhi (Control of Building Opera-

tions) Bill: 
Motion to consider. 

Vol. IX, 1874-71. 
Consideration of clauses. 

Vol. IX, 18112. 
Demands for Grants, 1955-56: 

Kinistry of Health. 
Vol. n, 3765-70, 37DT. 

Motion to reduce the Demand: 
Inadequate provision for im-

provement of health. 
Vol. n, 3785-f'l. 

Indigenous system of medi-
cine. 

Vol. n, 3786-70, ITOT. 
Public Health. 

Vol. II, 3786-71. 
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DHULEKAR, SHRI: eORtd. 

Hindu M.arriage Bill (as paased by 
RaJ1a Sabba): 
Motion to consider. 

Vol. IV, 8504. 
Consideration of claUSell. 

Vol. IV, 7643, 7649, 7702, 7715, 
7721, 7736, 7841-43. 7850, 
7859. 

Motion to pass. 
Vol. IV, 7987. 

Hindu Succession Bill: 
Motion to concur in the recom-

mendation of Rajya Sabha to 
join the Joint Committee of the 
Houses. 

Vol. IV, 8085, 8253. 
Drugs (Amendment) Bill (as passed 

by RajyaSabha): 
Motion to consider. 

Vol. I, 620-21. 
Indian Coinage (Amendment) Bill: 

Motion to consider. 
Vol. V, 8785. 

Industrial and State Financial Cor-
porations (Amendment) Bill: 
Motion to consider. 

Vol. V, 8683, 8684. 
Medicinal and Toilet Preparations 

(Excise Duties) Bill: 
Motion to consider and amend-

ment to refer to Select Com-
mittee. 

Vol. I, 1874-77, 1904, 1912. 
Consideration of clauses. 

Vol. I, 1916-19, 1921. 
Motion re Report of States Reorga-

nisation Commission. 
VoL X, 3943. 

Motion re suspension of Rule 321 in 
its application to the Constitution 
(Eighth Amendment) Bill. 

Vol. IX, 1935. 
Motion re termination of suspension 

of a Member. 
Vol. VI, 11467-68. 

Railway Stores (Unlawful Posses-
sion) Bill (as passed by Rajya 
Sabha): 

" Motion to consider as reported by 
Select Committee. 

Vol. IX, 967, 980--84, 985. 

DHULEKAR. SHRl: eontd. 
Resolution re separation of Posts &; 

Telegraphs finance. 
Vol. I, 1800, 1801. 

Spirituous Preparations (Inter-State 
Trade and Commerce) Control 
Bill: 
Motion to consider. 

Vol. V, 8986-8990, 8999, 9000. 
Motion to consider the amend-

ments made by Rajya Sabha in 
the Bill 

Vol. VIII, 15542-43, 15545. 
University Grants Commission Bill: 

Motion to consider as reported by 
Joint Committee. 

Vol. IX, 315, 395--404. 
Untouchability (Offences) Bill: 

Consideration of clauses. 
Vol. IV, 6753, 6802, 6806-08. 

DHUSIYA, SHRI: 
General discussion of the Railway 

Budget, 1955-56. 
Vol. I, 1105. 

Motions re Reports of Commissioner 
for Scheduled Castes and Sche-
dule Tribes for 1953 and 1954. 

Vol. VII, 14177-82, 14426, 
14432. 

DIESEL FUEL INJECTION EQUIP-
MENT INDUSTRY: 
Report of Tariff Commission on 

continuance of protection to the 
--, and Government resolution. 
notification and statement there-
on-Laid on the Table. 

Vol. VII, 13403-04. 
DIGAMBAR SINGH, SHRI: 

Demands for Grants. 1955-56: 
, Loans and Advances by the 

Central Government: 
Motion to reduce the Demand: 
Loans to cultivators. 

Vol. III, 5313-20. 
Demands for Grants, 1955-56-Rail-

ways : 
Construction of New Lines-

Capital and Depreciation Re-
serve Fund.. 

Vol. I, 1586-87. 
Ordinary Working Expenses-Ad-

ministration. 
Vol I, 1584-86. 

- .. -.- ...• _.-----_._------------
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DISCIPLINE AND APPEAL RULES: 

Demands for Grants, 1955-56-Rail-
'ways: 

Railway Board: 
Motion to reduce the De-

mand: 
Extension of scope of 

subjects referred to the 
One-Man Tribunal by in-
clusion of (1) re distri-
bution of scales according 
to the nature of work; 
(2) thorough revision of 
--; (3) grant of equal 
pay for equal work; (4) 
grant of full Trade Union 
rights; and (5) re-in-
statement of all emplo-
yeeS victimised since 
11149. 
Vol. I, 1111-13, 1326, 

1331-33, 1442-43, 1447, 
1454. 

Need to change the present Di8-
clpUne and Appeal Rules. 
Vol I, 1325, 1331, 1443, 1454. 

DISEASE(S) : 
Demands for Grants, 1955-56: 

. Loans and Advances by the 
Central Government: 
Motion to reduce the Demand: 

Loans to Chronic disease-
stricken areas. 

Vol ill, 5294, 5488. 
Ministry of Health: 

Motion to reduce the Demand: 
Inadequate provision for the 

treatment of c:ontaetous 
--. 

Vol II, 3795, 3796-98, 3808-
09. 

Spl'e8d of epidemics like 
cholera. small-pox etc. 

Vol. II, 3777-79, 3794, 3809. 
DISPLACED PERSONS: 

Demands for Grants, 1955-56: 
Expenditure on Displaced 

Persons: 
. ! Motion to reduce the Demand: 

Desertion of -- from Bihar 
and Orissa camps. 

Vol. n, 3052, 3119, 3070-
. . . i. 71, 3173. 

105 LSD-12 

-----
DISPLACED PERSONS: contd. 

Demands for grants, 1955-56: coned. 
Expenditure on displaced P~r

sons: contd. 
Motion to reduce the Demand: 

Expediting release of housES 
and land of Muslim -- by 
giving these refugees priori-
ty in allocation of accom-
modation and land. 

Vol II, 3108-09, 3118, 
3173. 

Expediting release of houses 
and lands of Scheduled 
Castes -- by giving these 
refugees priority in alloca-
tion of accommodation and 
land. 

Vol. n, 3101-06, 3112-
13, 3120, 3173. 

Failure to give rehabilitation 
to work-site camp in-
mates. 
Vol. II, 3053-54, 3119, 3128-

30, 3173. 
Failure to take up adequate 

number of reclamation 
schemes for making land 
available to agriculturist re-
fueees. 

Vol. n, 3049-50, 3051--53, 1112, 
3119, 3130-31, 3166-67, 

3173. 
Permanent liability camps 

and the rehabilitation of 
their inmates. 

Vol. n, 3119, 3173. 
Training for production and 

marketing of goods produc-
ed by refugees. 

Vol. n, 3054-55, 
3120, 3173. 

Unemployment among re-
fu,ees. 

Vol. II, 3054, 3119, 3160, 3167-
68, 3173. 

Ministry of RehablUtation: 
Motion to reduce the Demand: 

Failure to give full and im-
mediate compensation to all 
-- as alJSured before. 

Vol. II, 3065-72, 3118, 
SID • 
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DISPLACED PERSONS: contd. 
Demand for Grants, 1955-56: contd. 

Minist:.-y of Rehabilitation: contd. 
Motion to reduce the Demand: 

contd. 
Failure to provide facilities to 
-- to start their business 
after recelvmg technical 
and vocational training. 

Vol. II, 3087, 3111-12, 
3117, 3173. , 

Influx of refugees from East 
Pakistan. 

Vol. II, 3045-49, 8075-76, 
3080-83, 3095-3101, 
3118, 8142-44, 3146-

47,3163-65,8178. 

Recovery of interest on loans 
and of rents of residences 
from -- with verified 
claims. 

Vol II, 3117, 3173. 
Demands for Supplementary Grants, 

1955.56: 

Expenditure on Displaced Persons: 

Motion to reduce the Demand: 
Additional expenditure on 

campa. 

Vol. X, 2344, 2345-
73. 

Condition of -- in camps 
and expenditure on T. B. 
patients. 

Vol. X, 2344, 2345-
73. 

Ever-increasing influx of re-
fugees from East Pakistan 
and steps to be taken by 
Government to stop it 

Vol. X, 2345-74. 

Expenditure 011 production 
cetlltres and homes and in.. 
firmaries. 
Vol. X, 2344-45, 2345-74. 

Increased expenditure on T.B. 
patients. 

Vol. X, 2844, 2345-
73. 

DISPLACED PERSONS: contd. 
Demands for Supplementary Grants, 

1955-56: contd. . 

Ministry of RehabiIita.tion: 
Motion to reduce the Demand: 

Delay in construction at 
houses and tenements foz 
-- in setting up industries 
and regulari.sation of 
colonies. 

Vol. X, 2343-44, 2345-
'12. 

Expenditure on additional 
, POSts. 

Vol. X, 2344, 2345-'13. 

Reasons for fresh inftx: from 
East Pakistan. 

Vol. X, 2345-73. 

DISPLACED PERSONS COMPENSA-
TION AND REHABIUrATlON 
RULES: 

Laid on the Table. 
VOl. VI, 10149. 

Laid on the Table, as m'Odi1led b)" 
Parliament. 

Vol. VIII, 15671. 

Motions re --. 
Vol. vn, 13339-402, IMQI.-

635, 13639-885. 
. Message from Rajya Babha concur-

ring in the motions passed by Lok 
Sabha for modification of the --. 

Vol .. VII, ~4053-59. 

DISTRICT ADMINISTRATION AND 
MISCELLANEOUS: 
Demands for Grants on Account, 

1955-56-Andhra. 

Vol. I, 1679, 1687-1733. 
1738, 1741. 

Demands for Supplementary Grants, 
1954-55-Andhra. 

Vol. I, 1672, 1687-1733-
1734. 
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DISTRICT MECHANICAL ENGI-
NEERS OFFICE, VILLUPURAM: 
Demands for Grants, 1955-56-RaiI-

ways: 
Ordinary Working Expenses-

Repairs and Maintenance: 
Motion to reduce the Demand: 

Punishment by increment-
cuts, rewrsions and trans-
fers awarded in the --, 
(Southern Railway). 

Vol. I, 1469, 1599. 

DIVIDEND PAYABLE TO GENERAL 
REVENUES: 

'Demand.o; for Grants. 1955-56-
Railways. 

Vol. I, 1602, 1603. 

DIVISION(S) : 
Citizenl!lhip Bill: 

Consideration of clauses (Clause 
. 11 adopted) . 

Vol. IX, 150~8. 

Companies Bill: 
. Consideration of clauses (Nega-

'tived) , 

Constitution 
Bill: 

Vol. VI, '11983-86, 
12153-56. 

(Fourth Amendment) 

Motion to refer to Joint Com-
mittee (adopted). 

Vol. II, 2193-98. 
Motion to consider a'S !reported 

by the Joint Committee (Adop-
ted). 

Vol. m, 4981-84. 
Consideration of clauses. 
(Clause 2 adopted). 

Vol. III, 5081-86. 
,(Clause 3, as amended adopted). 

Vol. III, 5085-90. 
(Clause 4, as amended adopted). 

Vol. III, 5091-94. 
(Clause 5, as amended adopted). 

Vol. III, 5099-5104. 
Motion to pass, as amended. 

(Adopted). 
Vol. III, 5123-28. 

Constitution (Seventh Amendment) 
Bill: 
MotiOn to refer to Select Com-

mittee. (Not carried). 
Vol. IX, 873-76. 

DIVISION (S): contd. 

Constitution (Eighth Amendment) 
Bill: 

Motion to consider. (Adopted). 
Vol. X, 226~8. 

Consideration of clauses. 
[Clauses 1 and 2, the Enacting 

Formula and the Title. (Adopt-
ed.)] 

Vol. X, 2469-71. 
MOf'J.on to pass. (Adopted). 

Vol. X, 2476-77. 
Hindu Marriage Bill: 

Consideration of clauses. (ClaUBe 
13 adopted). 

Vol. IV, 7821-24. 

Indian Cattle Preservation Bill (by 
Seth Govind Das): 
Motion to consider. (Negatived). 

Vol. III, 4153-58. 
Correction of figures of --. 

Vol III, 4248. 
Motion on Address by the Presi-

dent.' (Negatived). 
Vol. I, 527-82. 

Motion· re Report of Pres& Cornml.\!-
sion. (Amendment to substitute 

. motion negatived). 
Vol. IV, 10899-902. 

,Press and Registration of Books 
(Amendment) Bill: 
Amendments to clause No., 16. 

(Negatived). 
Vol. IX, 108-14-

Resolution re appointment of a Pay 
Commission. (Negatived). 

Vol. V, 10028-:-28. 

DIVISIONAL TELEGRAPH STORES: 
Demands far Grants, 1955-56: 

Indian Posts and Telegraphs De-
partment (including Working 
Expenses) : 
Motion to reduce the Demand: 

Need to open a -- Orissa 
P. and T. Circle. ' 

Vol. II, 3705, 3761. 

DIWAN, SHRI R. S.: 
. Demand'S for Grants, 1955-56: r 

Ministry of Natural Resources and 
Scientific Research. ' 

Vol. II, 3820-15. 
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DIWAN, SRRI R. S.: contd. 
Demands for Grants. 1955-56: 

conti!. 

Scientific Research. 
Vol. II, 3820-25. 

Demands for Grants, 1955-56-
Rallways: 
Rallway Board. 

Vol. I, 1399-1403. 

Motion to reduce the Demand: 
Inadequate passenger ameni-

ties. 
Vol. I, 1399, 1401-

02. 
Representation on Railway 

Board. 
Vol. I, 1399-1400. 

Duqah Khawaja Saheb Bill: 
Consideration of clauses. 

Vol. V, 9405. 0408. 
Oefteral discussion of the General 

Budget, 1955-58. 
Vol II, 2295, 2483-

88. 
Motion re Report of States Reor-

ganisation Commission. 
Vol. X. 2'191, 3462, 3486-

69, 3492-93. 
, Representation of the People 

I., 

(Amendment) Bill: 
Motion to refer to Select Com-

mittee. 
VoL VIII, 14903-

06. 
Representation of the People 

(Second Amendmoent) Bill: 

Motion to refer to Select Com-
mittee. 

VoL VIII, 14903-06. 
; Resolution re river valley schemes. 

Vol. II, 3417-18, 3430-
31. 

Spirituous Preparations (Inter-State 
Trade and Commerce) Control 
Bill: 
Motion to consider. 

Vol. V, 8988. 
I?RUGS (AMENDMENT) BILL (AS 

, ~ASSED BY RAJYA SABHA): 
,See under "BUl(s)" . 

DUBE, SHRIMruLCHAND: 
Chartered Accountants (Amend-

ment) Bill (by Shri C. R. 
Narasimhan) : 
Motion to consider and amend-

ment to circulate. 
Vol. IV, 6941. 

Cttizen'Ship Bill: 
Motion to refer to Joint Com-

mittee and amendment to circu-
late. 

Vol. V, 9707-09. 
Motion to consider as reported 177 

Joint Committee. 
Vol. IX, 1085-86, 

1328. 
Consideration of clauses. 

Vol. IX, 1457, 1465-68, 
1468, 14'0. 

Code of Civil Procedure (Amen.-
ment) Bill: 
Motion to refer to Joint Com-

mittee. 
Vol. V, 925~. 

Code of Criminal Procedure 
(Amendment) Bill [Amendment 
of section 435: btl Shri Raghunath 
Singh]: 
Motion to consider: 

Vol. V, 9524-25. 

Companies Bill: 
Consideration of clauses. 

Vol. VI, 11879-82. 
Motion to paS!l, as amended. 

Vol. VII, 13236-
38. 

Constitution (Fourth Amendment) 
Bill: 
Consideration of clauses. 

Vol. III, 5018, 502&. 
Demancbl for Grants, 1955-56-Rail-

ways: 
Construction of New IJne.-

Capital and Depreciation Re-
served Fund. 

Vol. I, 1564-66. 
Open Line Wo~Development 

Fund. 
Vol. I, 1566-67. 

Euential Commodities Bill: 
Consideration of c:lauses. 
.. Vol. II, 2851. 

. ~~-- ,,-_ .. ,----------!..-------------
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DUBE, SHRI MULCHAND: r.ontd. 

General discussion of the General 
Budget, 1955-56. 

Vol. II, 2599-2603. 
Hindu Marriage Bill (as passed by 

Rajya Sabha): 
Consideration of clause'S. 

Vol. IV, 7704-07. 

Hindu Succession Bill: 
Motion to concur in the recom-

mendation of Rajya Sabha to 
join the Joint Committee of the 
Houses. 

Vol. IV, 8255-57. 
Indian Majority (Amendment) Bill 

[Amendment of section 3: btl Shri 
Jhul4n Sinha]: 
Motion to consider. 

Vol. V, 9560. 
Indian Registration (Amendment) 

Bill [Amendment of section 2 etc.: 
by Shri S. C. Samantaj: 
Consideration of clauses. 

Vol. X, 2972_73. 
Insurance (Amendment) Bill: 

Motion to consider. 
Vol. IX, 1656. 

Motion re flood control projects in 
Second Five Year Plan. 

Vol. VIII, 15689. 
Motion re Report of States Reorga-

nisation Commission. 
Vol. X, 4256-58. 

Prevention of Corruption (Amend-
ment) Bill (Amendment of sec-
tion 5: by Shri U. C. Patnaik): 
Motion to circulate. 

Vol. III, 4096-98. 

Railway Stores (Unlawful Posses-
sion) Bill (as passed by Rajya 
Sabha) : 
Motion to consider and amend-

ment to refer to Select Com-
mittee. 

Vol. I, 1042-43, 
1846. 

Motion to consider as reported by 
Select Committee. 

Vol. IX, 996. 
Consideration of clauses. 

Vol. IX, 1028. 

DUBE, SHRI MULCHAND: contd. 

Representation of the People 
(Amendment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. VII, 14678-

81. 

Representation of the People 
(Second Amendment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. VII, If678-81. 

Sea Customs (Amendment) Bill: 
Motion to consider. 

Vol. I, 1934. 

State Bank of India Bill: 
Motion to consider. 

Vol. IV, 8180-81. 
Consideration of clauses. 

Vol. IV, 8975, 6986--88, .9U, 
7042. 

University Grants Commission Bill: 
Consideration of clauses. 

Vol. IX, M2-8I. 

DUBE, SHRI U. S.: 

Hindu Marriage Bill (as paued by 
Rajya Sabha): 
Consideration of clauses. 

Vol. IV, 7899-7708, 
7728. 

DUBEY, SHRI R. G.: 

Demands for Grants. 1955-116: 
Government Collieries. 

Vol. m. 4289. 
Ministry of Production. 

Vol. III, 4288-82. 
Salt. 

Vol. III, f287--89. 
State Bank of India Bill: 

Motion to consider. 
VoL IV, 6197. 

DURGAH 
BILL: 

KHAl,VAJA 

See UDder "BIll(.)". 
-------_. __ ._-----_--.:..----
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DUTT, SHRl A. K.: 
Motion re Report of States Reorga-

nisation Commission. 
Vol. X, 4207-10. 

DWIVEDI, SHRI M. L.: 

Business of the House. 
Vol. IX, 1602. 

Calling Attention to Matter(s) of 
Urgent Public Importance: 
Appointment of a Commission on 

Hindi 
Vol. IV, 7911. 

Committee on Private Members' 
Bills and Resolutions: 
Motion re Forty-first Report. 

Vol. IX, 2032. 
Constitution (Seventh Amendment) 

Bill: 
Motion to refer to Select Com-

mittee. 
Vol. IX, 885. 

Demand'S for Grants, 1955-56-
Railways: 
Construction of New Lines-

Capital and Depreciation Re-
serve FWld. 

Vol. I, 1556-61. 
Open Line Works-Development 

Fund. 
Vol. I, 1558-60, 

1563, 1599. 
Ordinary Workin, Expenses-

Administration. 
Vol. I, 1561-63. 

Demands for Supplementary Grants, 
1955-56 pertaining to the Minis-
try of External Affairs. 

Vol. X, 2201. 
Half-an-hotrr discussion re Machine 

Tool: 
Prototype Factory, AmbBnlath. 

Vol. VII, 14773-79, 14785, 
14787, 14788. 

Industrial Disputes (Banking Com-
panies) Decision Bill: 
Motion to consider and amend-

men.t to circu1ate. 
Vol. VIn, 1514'7. 

DWIVEDI, SHRI M. L.: contd. 

Motion re Report of States Orga-
nisation Commission. 

Vol. X, 2647, 3805, 
4010-16. 

Point of order re use of objection-
able expres'Sion. 

Vol. IX, 907. 
Prevention of Juvenile Vegrancy 

and Begging Bill (by 8bri M. L. 
Dwivedi): 

Motion to consider. 
Vol. VI, 10623-36, 11996, 12000, 

12002, 12003, 12005-12. 

Motion to withdraw. 
Vol. VI, 12012. 

Prize Competitions Bill: 
Consideration of clauses. 

Vol. VIII, 15295. 

Resolution re appointment of com-
mission for development of Indian 
shipping. 

Vol. VII. 13069, 13074. 

Resolution re . appointment of a 
committee to examine Community 
Projects and National ExtensioJ'l 
Service schemes. 

Vol. IX, 2066, 2068, 
2069. 

Resolution re Industrial Service 
Commission. 

Vol. IX, 652-54, 2033-42, 
2046, 2049-50, 2055, 2056. 

Resolution re river valley schemes. 
Vol. n, 3434-38, 3444. 

Salaries and Allowances of Members 
of Parliament (Amendment) 
Bill: 

Consideration of clauses. 
Vol. II, 3376. 3377-

78. 

DYESTUFFS INDUSTRY: 

Tariff Commission'. Report on --, 
and Government notification and 
resolution thereon-Laid on the 
Table. 

Vol I, 18-20. 
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EACHARAN, SHRI I.: 

Demands for Grant2!, 1955-56-
Railways: 
Railway Board. 

Vol. I, 1434-36. 
Motion re Reports of Commiuioner 

for Scheduled Castes and Sche-
duled Tribes for 1953 and 1954. 

Vol. VIT, 14087-92. 

EAST PAKISTAN: 

See "Pakistan". 

EASTERN RAILWAY: 

See. "Railway, Eastern". 

ECONOMIC POLICY: 

Motion reo --. 
Vol. VIII, 15882-956, 

16025-238. 

ECONOMIC SITUATION: 
Presentation of the General Budget, 

1955-56: 
Economic conditions. 

Vol. 647, 657-58. 
President's address: 

Improvement in -- in the coun-
try. 

Vol. I, 5-6, 12. 

ECONOMY: 
Demands for Grants, 1955-50-Rail-

ways : 
Ordinary Working Expenses-

Labour Welfare: 
Motion to reduce the Demand: 

Economy on medical expen-
ses in various zones. 

Vol. I, 1556, 1599. 

. lIDUCATION: 
Demands for Grants, 1955-56: 

Vol. m, 5525-28. 
Demands for Grants 

1955-56. 
on Account. 

EDUCATION: contd. 

Demands for Grants on ACCOWlt, 
1955-50-Andhra. 

Vol. I. 1680, 1687-1733, 1738, 
1741. 

Demands for Grants, 1955-56-Rail-
ways: 
Ordinary Working Expenses-

Labour Welfare: 
Motion to reduce the Demand: 

Inadequacy of medical facili-
ties, health and welfare ser-
vices, --, canteen and 
other amenities provided for 
Railwaymen. 
Vol. I, 1472, 1479-82, 1502, 

1599. 
EDUCATION, CENTRAL ADVISORY 

BOARD OF: 
Motion re election to the Board. 

(Adopted). 
Vol. Vlll, 15229. 

EDUCATION, MINISTRY OF: 
Demands for Grants, 1955-56. 

Vol. III, 5525-26. 
Demands for Grants on Account, 

1955-56. 
Vol. I, 1605, 1808. 

EDUCATIONAL INSTITUTIONS: 
Demands for Grants, 1955-56: 

Expenditure on Displaced Per-
sons: 
Motion to reduce the Demand: 

Need to giVe financial help to 
schools built and organised 
by refugees. 

Vol. II, 3118, 3173. 

Tripura: 
Motion to reduce the Demand: 

Aid to primary and secondary 
schools started in hill areas 
of Tripura by public. 

Vol. III, 4478, 4493, 
4657 • 

ELAYAPERUMAL, SHRI: 
Untouchability (Offences) Bill: 

Consideration r:4 clauses. 
Vol. IV. 6680, 6682, 

6690, 6702-03. 
VoL I, 1805, 1801 . .-:_-----.---.------------



INDEX TO LOK SABRA DEBATES 

ELECTION(S) : 

Motion for Adjournment: 
Elections in Andhra. 

Vol. I, 1617, 23-31. 
Report on first General Electiom 

in India-Laid On the Table. 
Vol. IV, 6401. 

Report on the first General Elec-
tions, Vol II-Laid on the Table. 

Vol. V, 8286-87. 

ELECTION(S) TO COMMITTEE(S): 

All India Council for Technical 
Education: 
Motion re election to the Council. 

Vol. IV, 7446-47. 

Central Advisory Board of Archaeo-
logy: 
Motion re election to the Boaro. 

Vol. VII, 13266. 
Central Advisory Board of Educa-

tion: 
Motion re election to the Board. 

Vol. VIII, 15229-30. 
Central Advisory Committee of 

National Cadet Corps: 
Motion re election to the Com-

mittee. 
Vol. I, 687-88. 

Election of Pandit Sheo Narayan 
Fotedar to the Committee. 

Vol. I, 1455. 
E.ection of Shri Choithram Par-

tabral Gidwani to the Com-
DUttee. 

Vol. I, 1465. 
Central Silk Board: 

Election of Pandit Lingaraj Misra, 
Shri Dodda Thimmaiah, Shri 
Bimalaprasad Chaliha and Shri 
Y. GadiUngana Gowd to the 
Board. 

Vol. m, 4828. 
MotIon re election to the BoaTd. 

Vol. III, 4417-19. 
Coffee Board: 

Motion re election to the Board. 
Vol. VI, 10496-97. 

ELECTIONS TO COMMITTEES: 
contd. 

Estimates Committee: 
Motion re election of one Mem-

ber. 
Vol. IX, 657-58. 

Motion re election to the Committee. 
Vol. IV, 6245-46. 

Indian Central Arecanut Com-
mittee: 

Election of Shri A. K. Gopalan to 
the Committee. 

Vol. IV, 7442. 

Election of Shri A. M. Thomas to 
the Committee. 

Vol. IV, 7442. 

Election of Shri Basanta Kumar 
Das to the Committee. 

Vol. IV, 7442-
Motion re election to the Com-

mittee. 
Vol. IV, 6245. 

Public Accounts Committee: 
Motion re election to the Com-

mittee. 
Vol. IV, 6248. 

Vol. V, 8948-48. 

Rubber Board: 
Motion l"e election to the Board. 

Vol. VI, 10498. 

ELECTRIC MOTOR INDUSTRY: 

Report of Tarift Commission on 
continuance of protection to the 
--, and Government resolu-
tion, notification and statement 
thereon-Laid on the Table. 

Vol. VII, 13403-04. 

ELECTRICAL GOODS: 

Demands for Grants, 1955-56: 
Other Capital OuUay of the 

Ministry of Irrigation and 
Power: 

Motion to reduce the Demand: 
Policy of pU!1"Chasing electrical 

and oUler equipment&. 
Vol m, 4363, .... 
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ILECTRICITY: 

Demands for Grants, 1955-56: 
Ministry of Irrigation and Power: 

Motion to reduce the Demand: 
Need of electric power for 

rural areas. 
Vol. III, 4341-44, 4348, 4360, 

4405-06, 4421, 4443. 
Demands for Grants on Account, 

1955-56-Andhra. 
Vol I, 1683, 16ij7--1'i33, 

1738, 1744. 
Demands for Grants, 1955-56-Rail-

ways: 
Open Line Works-(Revenue}-

Labour Welfare: 
Motion to reduce the Demand: 

Necessity for providing 
electric connection for 
quarters at Lallaguda and 
Secunderabad, Central 
Railway. 

Vol. I, 1573, 1599. 
Provision for lUlnitation, water 

supply and lighting arrange-
ments for Class IV staff at 
Kharagpu:r. 

Vol I, 1573, 1599. 
Railway Board: 

Motion to reduce the Demand: 
Need for electrification of 

Sealdah Division, Eastern 
Railway. 

Vol. I, 1327, 1416-17, 
1454. 

Demands for Supplementary Grants, 
1954-55-Andhra. 

Vol. I, 1674-75, 1687-1733, 
1736. 

See also "Irrigation and Power". 

ELECTRICITY SUPPLY (AMEND-
MENT) BILL: 
See under "Bill (s) " 

BMBASSY (IES) : 
Demands for Grants, 1965-56: 

External Mairs: 
Motion to Teduce the Demand: 

Extravagance in our --
abroad and on dele,ations 
to foreign countries. 

Vol n, 3994, 4020. 

EMBASSIES: contd. 

Demands for grants, 1955-56: cofttd. 

Ministry of Labour: 
Motion to reduce the Demand: 

Failure to constitute an All 
India Industrial Tribunal to 
go into grievances and de-
mands of the -- of the 
various insurance compa-
nies. 

Vol. n, 2964-65, 2968, 3039. 
Necessity to include depen-

dents of -- under purview 
of Employees State Insu-
rance Scheme. 
Vol. II, 2964-65, 2970, 3039. 

EMPLOYEES, DEFENCE: 
See "Defence Employees". 

EMPLOYEES, GOVERNMENT: 
Demands for Grants, 1955-56: 

Aviation: 

Motion to reduce the Demand: 
Appointment of an Expert 

Committee to review pay 
scales and conditions of 
service of Civil Aviation 
Department employees. 

Vol. II, 3625-26, 3630-31, 3711, 
3745-46, 3748-50, 3781. 

Confirmation of staff. 
Vol. II, 3711, 3761. 

Extension of Gent'fal Provi-
dent Fund facilities to Class 
IV staff of Civil Aviation 
Department. 

Vol. II, 3624, 3712, 3747, 3761. 
Failure to Government to re-

dress grievances of sta1! of· 
Civil Aviation Department 
especially work-charged 
staff. 

Vol II, 3632-33, 37)0, 3756-
57, 3761. 

Grant of Gazetted holidays to· 
operational sta1!. ' 

Vol. II, 3711, 3761. 

Twelve hours' duty tor Chow-
kielar •. 

Vol. II, 3824, 3710, 8717, 8781. 
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EMPLOYEE (S), GOVERNMENT-
ccmtd. 
Demands for Grants, 1955-56: 

COtl.td. 
Ministry of Finance: 

Motion to reduce the Demand: 
Question of classifying cities 

with a population of one 
lakh and above as ·c' tor 
purpose of computing house 
rent allowance to Central 
Government employees. 

Vol. Ill, 5292, 5488. 
Ministry of Home Affairs: 

Motion to Teduce the Demand: 
Revision of pay scale of 

lower division clerks em-
ployed under Central Gov-
ernment. 

Vol. Ill, 4475, 4577-79, 4627-
28, 4634-36, 4648-49, 4657. 

Revision of pay scale of Third 
Division clerks of Central 
Secretariat. 

Vol. III, 4474, 4635..36, 4648-
49, 4657. 

Other Civil Works: 
Motion to reduce the Demand: 

Failure to apply Contri-
butory Health Scheme to 
'works-charged' staff of 
C.P.W.D. in Delhi. 

Vol. n, 2914, 2915. 
Failure to give Sunday off to 

chowkidars. 
VoL n, 2914, 2915. 

Failure to reduce working 
hours of chowkidar,. 

VoL II, 2914, 2915. 
Grant of retirement benefits 

to 'work-charged' std 
similar to Central Govern-
ment emplo~. 

Vol. II, 2&60, 2898, 
2915. 

Need to appoint a Committee 
to remove anomalies in 

.,cales of pay of workers. 
Vol. II, 2915. 

Provision of quarters far 
'work-charged' staff accord-
ing to scales of pay. 

Vol. II, 2860, 2300, 2915. 

EMPLOYEE(S), GOVERNMENT: 
COtI.td. 

Demands for Grants, 1955-56: 
contd. 
Survey of India. 

Motion to reduce the Demand: 
Non-recognition of worker's 

union. 
Vol. II, 3819, 3832, 3880. 

Demands for Supplementary Grants, 
1955-56: 
Ministry of Finance: 

Motion to reduce the Demand: 
Appointment of officers and 

staff for Department of 
Company Law Administra-
tion. 

Vol. VIII, 15367-80. 
Possibility of avoiding extra 

expenditure by utilisation 
of existing surplus std. 

Vol. VIII, 15357-80. 
Reduction of supervisory staff. 

Vol. VIII, 15357-80. 
Miscellaneous Departments and 

Expenditure under the Ministry 
of Home Affairs:. 
Motion to reduce the Demand: 

Expenditure on supervisory 
staff. 

Vol VIII, 15386, 15388-89, 
15443--46, 15447-79. 

EMPLOYEES, POSTAL: 
See "Postal Employees". 

EMPLOYEES, RAILWAY: 
See "Railway Employees". 

EMPLOYEES, STATUTORY COR-
PORATIONS: 
Demands ffYr Grants, 1956-56: 

Ministry of Communications: 
Motion to reduce the Demand: 

Disparity in scale of pay ot 
employees of Air India 
International and Air-
lines Corporation. 

VoL 3701, 3761. 
Effect 00 wages ot emplOYeell 

of Indian Airlines Corpora-
tion due to implementation 
of Service Committee's re-
commendations. 

Vol. II, 3626-28, 3701, 
3752-56, 3761. 
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EMPLOYEES' STATE INSURANCE 

CORPORATION: 
Annual Report and Audited 

Accounts of --, 1952-53-Laid 
on the Table. 

Vol. I, 276. 
Revised Estimate's for the year 1954-

55 and Budget Estimates for the 
year 1955-56. 
Estimates of-Laid on the Table. 

VoL VI, 11609. 
EMPLOYEES' STATE INSURANCE 

SCHEME: 
Demands for Grants, 1955-56: 

Ministry of Labour: 
Motion to reduce the Demand: 

Employees' State Insurance 
policy of Government. 
Vol. II, 2964-65, 2966, 3039. 

NeceS'Slity to include depen-
dents of employees under 
purview ot. 

. EMPLOYMENT: 

Vol. II, 2964-65, 2970, 
3039. 

Ministry of Production: 
Motion to reduce the Demand: 

Inadequate of local 
people in the Hindustan 
Steel Ltd., Rourkela. 

Vol. III, 4231, 4319. 
EMPLOYMENT EXCHANGES AND 

RESETTLEMENT: 
Demands for Grants, 1955-56: 

Vol. II, 2917-18, 2918-l9, 2919-
65, 2971, 2990--3039, 3040. 

Motion to reduce the Demand: 
Employment schemes and their 

effective implementation. 
Vol. II, 2964-65, 29n, 3039. 

Growing unemployment in 
country and slow and inade-
quate process of register-
ing unemployed persons. 

Vol. II, 2964-65, 2971, 
3002-03, 3039. 

Ministry of Labour: 
Motion to reduce the Demand: 

Corruption in employment ex-
changes. 

Vol. II, 2964-65, 2968, 3021-
22, 3038, 3039. 

Demands for Grants on Account, 
1955-56. 

Vol. I, 1605, 1618-19. 

ENGINE (S') INTERNAL COMBUS-
TION: 

Report of the Developmtant Counc11 
for -- and Power-river Pumps 
Pumps for the year 1954-55-
Laid on the Table. 

Vol. VI, 10903. 

ENGINEERS' STEEL FILE INDUS-
TRY: 

Report of Tariff Commission on 
-- Laid on the Table. 

Vol. VI, 10641-42. 

ESSENTIAL COMMODITIES ACT: 
Notifications under --Laid on the 

Table. 
Vol. VIII, 15227. 

Vol. IX, 2-3, 1035, 1421, 1591 
Vol. X, 3311-12. 

ESSENTIAL COMMODITIES BILL 
1955: 

See under "Bll1(s)" . 

ESSENTIAL COMMODITIES ORDI-
NANCE 1955: 
La.1d on the Table. 

Vol I, 21. 

ESTATE DUTY: 

Demands for Grants, 1955-56: 
Taxes on Income including Cor-

poration Tax and Estate Duty: 
Motion to reduce the Demand: 

Collection of Income-tax and 
--. 

Vol. III, 5278-83, 5293, 5307-
08, 5451-54, 5468-70, 5484-

85, 5488. 

ESTATE DUTY RULES, 1953: 
Amendment to -- Laid on the 

Table. 
Vol. IV, 5978. 

ESTIMATED RECEIPTS AND EX-
PENDITURE: 
See "Budget, General". 

ESTIMATES COMMITTEE: 
See under ·'Committere(.), P.-lia-

mentary". --_._. __ ._--_ ... _-_._-------------
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EVACUEE INTEREST (SEPARA-
TION) ACT, 1951: 

Demands for Grants, 1955-56: 
Ministry of Rehabilitation: 

Motion to reduce the Demand: 
Unsatisfactory working of. 

Vol II, 3106-08, 3117, 
3173. 

EVACUEE PROPERTY: 

Demands for Grants, 1955-56: 
Expenditure on Displaced 

Persons: 
Motion to reduce the Demand: 

Disapproval of policy re 
management of industries in 
the hands of Custodian of 
C1/. Evacuee Property. 

Vol. II, 3118, 3173. 
Ministry of Rehabilitation: 

Motion to Teduce the Demand: 
Allotment of evacuee house's 

and business promises by 
Custodian. 

Vol. II, 3088-89, 3117, 3147-48, 
3173. 

Auction C1/.. 
Vol. II, 3116, 3173. 

Displacement of persons 
settled on. 

Vol. II, 3117, 3173. 

EVIDENCE re BILL(S): 

Evidence an the Companies Billl-
Laid an the Table. 

Vol. IV, 7785. 

EXCISE DEPARTMENT: 

Demands for Grants on Account, 
1955-56-Andhra. 

Vol. I, 1677, 1887-1733, 1739. 

EXCISE DUTY(IES): 

Demands for Grants, 1955-56: 
Minim'y C1/. Food and Agricul-

ture : 
Motion to reduce the Demand: 

Increue in -- ·on 'Suaar. 
Vol. II, 32iW, 3321. 

EXCISE DUTY (IES)-contd. 
Demands for Grants, 1955-36: c<mtd. 

Union Excise Duties: 
Motion to reduce the Demand: 

Excise duty on sugar. 
Vol. III, 5292, 5488. 

Heavy excise and export 
duties on tea which are 
likely to bring down sale 
of the Indian tt!a in foreign 
markets. 

Vol. m, 5292, 5488. 
Policy reo --, 

Vol. III, 5293, 5297-99, 5301-04, 
5407-10, 5431, 5462-87. 

5470-72, 5482-84, 5488. 

EXPENDITURE: 

Demands for Grants, 1955_56: 
External .Affairs: 

Motion to reduce the Demand: 
Extravagance in our em-

basies abroad and on de ie-
gations to foreign countries. 

Vol. II. afJS4, 4020. 
Ministry of Commerce and Indus-

try: 
Motion to reduce the Demand. 

Failure to supervise effective-
ly -- out of Handloom 
Cess Fund 

Vol. III, 4681, 5268. 
Ministry of Natural Resources and 

Scientific Research: 
Motion to reduce the Demand: 

Contribution of Industry to-
wards research --. 

Vol. II, 3814-15, 3816-18. 
3832, 3880. 

Other Capital Outlay of the Minla-
try of Finance: 
Motion to reduce the Demand: 

Further -- on Community 
Project areas. 

Vol. III, 5276-77, 5293. 
5488. 

Demands far Supplementary Grants. 
1954-55: 
French establishments in India: 

Motion to reduce the Demand: 
Additional -- following de 

facto transfer. 
Vol. I, 777-8L 
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EXPENDITURE: contd. 
Demands for Supplementary Grants 
-1954-55: contd. 

Ministry of Irrigation and 
Power: 

Motion to reduce the Demand: 
Expenditure on. mission ot 

Intemational Bank. 
VoL X, 2271-90. 

Ministry of Rehabilitation: 
Motion to reduce the Demand: 

Expenditure on additional 
posts. 

Vol. X, 2344, 2345-
73. 

Miscellaneous Departments and 
Expenditure under the MirWt-
try ot Home Affain: 

Motion to reduce the Demand: 
Expenditure on ~upervisory 

sta1f. 
Vol. VIII, 15386, 15388-89, 

15443--46, 15447-
79. 

EXPENDITURE ON DISPLACED 
PERSONS: 

Demands for Excess Grants, 1950. 
51 : 

Vol. ~. *a. 2401-10, 
2411. 

Demands tor Grants, 1955:'56. 
Vol. II, 3044-45, 3045-3152, 

3155-73, 3174. 
Motion to reduce the Demand: 

Desertion of displaced persons 
from Bihar and Orissa camps. 

Vol. n, 3052, 3119, 3170-71, 
3173. 

Disapproval of policy re 
management of industries in 
the hands ot Custodian of 
Evacuee Property. 

Vol. II, 3118, 3173. 
Expediting release of hOlmes and 

land of Muslim displaced 
I,. persons by giving these refu-

lees priority in allocation of 
accommodation aC land. 

~. VoL II, 3108-09, 3118, 3173. 

EXPENDITURE ON DISPLACED 
PERSONS: contd. 
Demands for Grants, 1955-56: conte!. 

Motion to reduce the demand;: 
coned. 

Expediting release of houses and 
lands of scheduled castes dis-
placed persons by giving 
these refugees priority in 
allocation ot accommodation 
and land. 

Vol. n, 3101-06, 3112-13, 
3120, 3173. 

Failure to give rehabilitation 
work-'Site camp inmates. 

Vol. II, 3053-54, 3119, 3128-
30, 3173. 

Failure to regularise squatters' 
eolonies. 

Vol. II, 3074-75, 3119, 3168-70, 
3173. 

Failure to take up adequate 
number of reclamation 
schemes for making land 
available to agriculturist re-
fugees. 

VoL D, 3049-50, 3051-53, 
3112, 3119, 3130-31, 3166-

87,3173. 
Inadequacy of Rehabilitation 

measures in Assam. 
VoL II, 3049-51, 3072-74, 

3118, 3173. 
Need to give financial help to 

schools built and organised by 
refugees. 

VoL n, 3118, 3173. 
Need to set up All Parties Re-

habilitation Boards at all 
laveJa 

Vol. II. 3118, 3173. 
Permanent liability camps and 

the rehabilitation ot their in-
mates. 

Vol. II, 3119, 3173. 
Rehabilitation schemes for 

Maharashtrian refugees. 
Vol. II, 3113-14, 3120, 3173. 

Rehabilitation schemes tCTl'sche-
duled castes and schedulecl 
tribes refugees. 

VoL II, 3101-06, 3120, 
117 •• 

------------------.-----~--------------------------~--~ 
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EXPENDITURE ON DISPLACED 
PERSON: contd. 

Demands for Grants, 1955-56: contd. 
Motion to reduce the demand: 
contd. 

Training for production and 
~keting of goods produced 
by refugees. . 

Vol. II, 3054-55, 3120, 
.. ' , . r . 3173. 

Unemployment among refugees. 
Vol. II, 3054, 3119, 3160, 

3167_68, 3173. 

.Demands for Grants on Account, 
1955-56. 

Vol. I, 1605, 1622. 

Deman& for Supplementary Grants, 
'1955-56: 

Vol. X, 2330-43, 2344-74. 

Motion to reduce the Demand: 

Additional expenditure on 
camps. 

Vol. X, 2344, 2345-'73. 

. Condition of displaced persons 
in camps and expenditure 
on T. B. patients. 

Vot X. 2344, 2345-73. 

Ever increasing inftux of re-
fugees from East Pakistan 
and steps to be taken by' 
Government to stop it. 

o ., Vol. X, 2345-74. 

Expenditure on production 
centres and homes and in-
ftnnaries. 

Vol. X, 2344-45, 2345-74. 

Increased expenditure on T. B. 
patients. 

Vol. X, 2344, 2345-73. 

EXPERTS, FOREIGN: 

See "Foreign Experts". 

EXPLORATION OF OIL AND 
NATURAL GAS: 
See "Oil and Natural Gas, Explora-

tion of". 

.-:---- ---- ---_ .... _-
-- EXPORT(S): 

Demands for Grants, 1955-58: 
Ministry of Commerce and In-

dustry: 
Motion to Teduce the Demand. 

Failure to allow sufticient 
-- of ground-nut seeds to 
raise their rates to econo-
mic level. 

Vol. Ill, 4681, 5268. 

Failure to prevent -- of 
Rauwolfia Plant to Switzer-
land and Germany. 

Vol. III, 4682, 5197- -99, 5255-
56, 5266 . 

Fall in -- of many commo-
dities includillg shellac, 
pepper, cashewnuts and ar· 
tiflcial silk. 

Vol. III, 4680, 5266. 

Impart, -- and industrial 
policy. 

Vol. III, 4682, 5193, 5202-04,. 
5217-20, 5231-34, 5237-39. 

5254-55, 5266. 
EXPORT DUTY (IES) : 

.' Demands for Grants, 1955-56: 

Union Excise Duties: 

Motion to reduce the Demand: 
Heavy excise and export 

tIutles _ tea which are 
likely to bring down sale 

. of the Indian tea in foreign 
markets. 

Vol. ru, 5292, 5488. 

Reselution f"e enhancement of --
on tea. 

Vol. I, 639-42. 
Resolution re -- on crOlttldnuts. 

groundnut oilcake, de-oiled 
groundnut meal and decor-
ticated cottonseed oilcake etc. 

Vol. I, ~2-47, 688-723. 
EX-SERVICEMEN: 

Demands for Grants, 1955-56: 
Ministry of Defence: 

Motion to reduce the Demand: 
DeSirability of creating a Land 

Anny out of present forces 
and --. 

Vol. II, 3452, 381'1. 



INDEX TO LOK SABHA DEBATES 191' 

EXTERNAL AFFAIRS: 

Demands for Grants, 1955-58: 
Vol. II, 3886-4004, 4005-

21. 
Motion to reduce the Demand: 

Adoption to Panch Shila as 
an international in!.ttument 
for adhesion and ra\Iflcation 
by States. 

Vol. II, 3901-02, 3012-14, 
3929-30, 3937, 3959-61, 

3965-66, 3986-87, 
3995,4012-13, 

4020. 

Basic prinCiples of our foreign 
policy. . 

Vol. II, 3928-29, 3995, 3999-
4002, 4020. 

CO:ltinued refusal to allow 
Indians outside Portuguese 
territories to participate in 
movement for liberating 
part of our country occu-
pied by Portugal. 

Vol. II, 3920, 3942, 3994, 
4004, 4020. 

Extravagance in our em-
bassies abroati and on dele-
gations to foreign countries. 

Vol. II, 3994, 4020. 

Imperialist machinations in 
Middle East. 

Vol. II, 3918-19, 3954--56, 
3958-59, 3962-64, 3965, 

3995. 

Policy of dynamic neutrality 
leading to world peace. 

Vol II, 3893-94, 33J9-3900, 
3905, 3998-~9, 4000-01, 

4C03-~4, 4020. 

Question of liberation of parts 
of India under Portuguese 
control. 

Vol. II, 3905--07, 3920, 
3938, 3942, 3977-81, 3995, 

Recruitment of Indians in 
Pondicherry French Army. 

'Vol. II, 3920-21, 3995, 4020. 

EXTERNAL AFFAIRS: contd. 
DEMANDS FOR GRANTS; 1955-58: 
contd. 
MOTION TO REDUCE THE DE-
MAND: contd. 

Reported U. S. decision to . 
use, if necessary, atomic and 
and nuclear weapons as 
conventional weapons in 
far East. 
Vol. II, 3915, 3918-17, 3998p 

4020. 

SEATO plans and their im-
pact on freedom and peace' 
in Asia. 

Vol. II, 3892-93, 3915, 3987-88, 
3995, 4020. 

Demands for Grants on AcCOWlt, 
1955-56. 

Vol. I, 1805, 1609.' 
Demands for Supplementary Gran~ 

1954..55: 
Vol. I, 1605, 1609. 

Motion to reduce the Demand: 
Appointment ot persons to lega-

tions. 
Vol. I, 763, 785, 767-6iJ, 771-

73, 776. 
Necessity of continuinl organi-

sation for recovery of abduct-
ed women and children. . 

Vol. I, 763. 768. 7~9-
71, 776. 

Policy behind deciaion to opea 
new missions in Indo-China. 
Sudan and Spain. 

Vol I, 763, 763-65, 766-87, 
773-'16. 

Demands 
Grants, 

for Supplementary 
1955-56. 

Vol. VIII, 15342--48. 
Vol X, 2190-2226. 

I' 

FACTORIES ACT: 
Demands tor Grants, 19S5-S6-RaiI-

ways: 
Ordinary Works Expenses-

Administration: 
Motion to Teduce the Demand: 

.-.--.--~------
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FACTORIES (AMENDMENT) BILL: 

(Substitu~ion of section 59 bJl 
Shrimati Renu Chakravarttll): 
See under "Bill(s)" 

FAMILY PLANNING: 

Demands for Grants, 1955-56: 
Ministry of Health: 

Motion to reduce the Demand: 
Family planning. 

PAMINES: 

Vol. II, 37'12-74, 3795, 
3809. 

Demands for Grants on Account, 
1965-56-Andhra. 

Vol I, 1683, 1687-1733, 1738, 1741. 

.rAIl EAST: 

Demands for Grants, 1955-56: 
External Mairs: 

Motion to reduce the Demand: 
BeDOrted U.S. decision to use, 

if Decessary. atomic and 
nuclear weapons as conven-
tional weapons in --. 

VoL II, 3915, 3916-17. 
3996, 4020. 

FARIDABAD DEVELOPMENT COR-
PORATION BILL: 
See under "Bill(s)": 

'P£RTILISER(S) : 

Demands for Grants, 1815-56: 
Ministry of Food and Agriculture: 

Motion to reduce the Demand: 
Failure to prevent adultera-

tion in -- in course of dis-
tribution. 

Vol. II. 3285. 3321. 
Ministry of Production: 

Motion to reduce the Demand: 
Need to erect a fertilizer 

factory and a cOOlent factory 
at Perambehrr to make use 
of gypsum available there. 

Vol. III. 4232, 4319. 
Presidents' Address: 

Production of -- at Sindri. 
Vol. I, 6, 18. 

FERTILISER (S): contd. 

Report of the Development Coun-
cil for Heavy Chemicals (Acids 
and Fertilisers) for the year 
ended the 31st March. 1955-Laid 
on the Table. 

Vol. VI. 10903. 

FILM CENSORSHIP: 
Demands for Grants, 1955-56: 

Irfinistry of Information and 
Broadcuting: 
Motion to reduce the Demand: 

Disapproval of pollcy regard-
ing --. 

Vol. 4041-48. 4048-49, 4065-
66, 4067, 4072-73, 4083-84. 

4086, 4164-67, 4170-72-
4173-74, 4197_98, 4200 • 

FILM MUSIC: 
See "Music" 

FINANCE BILL, 1955: 
Presentation. of petition. 

Vol. Ill, 4958, MClI. 
Receipt of petition. 

Vol. II, 3595. 
See also under "Bill(I)". 

FINANCE COMMISSION (MISCEL-
LANEOUS PROVISIONS) AMEND-
MENT BILL, 1955: 

See under "Bill(s)" 
FINANCE CORPORATION, INTER-

NATIONAL: 
Articles of Aireement of -- and 

ExplanatQry Memorandum-Laid 
on the Table. 

VoL IX, 1421. 
Demands for Supplementary Grants, 

1955-56: 

Other Capital Outlay of the 
Ministry 9f Finance: 
Motion to reduce the Demands: 

Mode of transactions. 
Vol. VIII, 15390, 15391-

tO~ 

Relative advantaJe8 of Indian 
membership in. 

Vol. VIII, 15391-t02. 
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FINANCE, MINISTRY OF: 

Demands tor Grants, 1955-Stl. 
Vol. III, 5268, 5273-5321, 

5388-5488. 

Motion to reduce the Demand: 

Inadequate representation of 
scheduled cutes in Income-
tax Depart.mE!nt. 

Vol. III, 52~1, 5488. 

Loan to Investment and De-
velopment Corporation and 
guaranteeing the loan to be 
advanced to them by World 
Bank without securing any 
control over their opera-
tions. 

Vol. III, 5292, 5488. 

Question of classifying cities 
with a population ot one 
lakh and above as ·C' tor 
purpose of computing 
house rent allowance to 
Central Government em-
ployees. 

Vol. III, 5292, 5488. 

Unsatisfactory working of 
Industrial Finance CC1l'POra-
tion as rl"vealed by Atldit 
Report. 

Vol. Ill, 5291-92, 5432-
33. 

Working of Department of 
Insurance. 

Vol. III, 5286, 5292, 5395-
5402, 5478, 5488. 

Demands for Grants on Account, 
1955-56. 

Vol. 1605. 1610. 

Demands for Supplementary Grants, 
1955-56: 

Vol. VIII, 15356-82. 

Motion to reduce the Demand: 

Appointment ot officers and 
staff for Department of Com-
pany Law Administration. 

Vol. VIIl, 15357-80. 

ID5 L.S.D.-IS 

FINANCE, MINISTRY OF: contd. 
DEMANDS FOR SUPPLEMENTARY 
GRANTS, 1955-56: contd. 
MOTION TO REDUCE THE DE-
MAND: contd. 

CTeation of a new department 
"Department ot Company Law 
Administration". 

Vol. VIII, 11357-81. 
Possibility of avoiding extra 

expenditure by utilisation aI. 
existing surplus staff. 

Vol. VIII, 15357-80. 
Reduction of supervisory staff. 

Vol. VIII, 15357-Bft. 
Notification No. S. R. O. 901, dated 

the 26th April, 1955, under In-
surance Act, 1935-Laid on the 
thf! Table. 

Resolution on 
Vol. V. 8M'. 

recommendations 
Committee on 
Works-Laid OIl 

of. Enquiry 
Sodepore Glalls 
the Table. 

Vol. V, &ZI7. 

FIRMS, FOREIGN: 
See "Foreign Firm,,". 

FISHERIES: 
Demands tor Grants on Accouat, 

15155-56-Andlu'a. 
Agriculture and Fishl!'l."ies. 

FISHING: 

Vol. I, 1681, 1686-173ft, 
1736, 1'738. 

Demand!; for Grants, 1955-56: 
Ministry of Food and Ai'l'icul-

ture: 
Motion to reduce the Demand: 

Inefficiency in organisinc 
deep-sea-

Vol. II, 3197, 3285, 3321. 

FIVE YEAR PLAN, FIRST: 
Demands for Grants, 1955-56: 

Ministry ot Food and Agriculture: 
Motion to reduce the Demand: 

Implementation of land policy 
enunciated in. 

Vol. II, 3182-83, 3188, 
3189, 3284, 3286, 3296-

97, 3321. 
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FIVE YEAR PLAN, FIRST-contd. 
~ds for Grants, J956-56--

Railways: 
Open Lines Works-Development 

Fund: 
14oUon to reduce the Demand: 

Non-appointment of addition-
al staff for additional de-
velopment work under 
-- for Railways. 

Vo1. I, 1476, lS99. 
Demands for SupplementaTy 

Grants, 19~5-56: 
Ministry of Irrigation and 

Power: 
Motion to reduce the Demand: 

Failure of Government to im-
plement -- in respect of 
river valley projects. 

Vol. X, 2~76-91. 
Presentation of Railway Budget, 

1966-56: 
Implementation of. 

Vol. I, SO. 
Presidents' Address: 

First and Second Five Year 
Plans. 

Vol. I. 7-8, H. 
FIVE YEAR PLAN, SECOND: 

Motion re flood control projects in 

Vol. VIII, 15553-610, 15679-
80, 15684-746. 

Presentation of General Budget, 
1955-56: 
Second Five Year Plan. 

Vol. I, 885-86. 
Presentation of Railway Budget, 

1955-56: 
Railways' --. 

Vol. I, 50-51. 
President's Address: 

First and Second Five Y"!'ar Plans. 
Vol. I, 7-8, 14. 

FLOOD(S): 
Calling Attention to Matter (s) of 

Urgent Public Importance: 
Floods in Orissa. 

Vol. VII, 1340~7. 
Starvation in flood-stricken dis-

trlcta of U.P. 
Vol. VII, 14379-81. 

FLOODS: contd. 

Demand.'l tor Grants, 195&-56: 

Multipurpose River Schemes: 
Motion to reduce the Demand: 

Flood control methods. 

Tripura: 

Vol. III, 4347, 4362, 430-
68, 4371-'13, ...... 

Motion to reduce the Demand: 
Need for starting flood CCII'l-

trol activities throughout 
Tripura, especially to pro-
teet the capital town Agar-
tala. 

Vol. III, 4476, 4HT. 
Motion for Adjournment: 

Floods in Uttar Pradesh. 
Vol. V, 8281-83, 9911-1S. 

Motion re flood control projectll ia 
Second Five Year Plan. 

Vol. VIII, 15553-610, 1~8'11)-
80, 15684-'146. 

Statement on flood situation 1. 
Orissa-Laid on the Table. 

Vol. VII, 13407-08. 
Statement re flOOd control meuUl'8ll 

-Laid on the Table. 
Vol. III, 41&7. 

Statement re ftoods in UUaT Pra-
desh. 

Vol. V, 908S--81. 
Statement re flood situation in tAe 

country. 
Vol. VIII, 14919-20, 14921. 

Statement re flood situation-Laid 
on the Table. 

Vol. VI, 10373-' •. 

FOOD AND AGRICULTURE, MINIS-
TRY OF: 
Demand for Grants, 1955-56: 

Vol. II, 3175, 3177-3288, 
3287-3306, 3307-21. 

Motion to reduce the Demand: 
Building up of paddy stocks ia 

place of rice stock. 
Vol. II, 3286, 3321. 

Corruption in co-operative 110-
cieties for sale of SUgaT-cane. 

Vol. II, 3286, 3321. 
.... ,,_ .. _--_._ ... --..... -. - ----,,- --.----.--- .... - .. - .. _----------
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FOOD AND AGRICULTURE. MINI-
STRY OF: contd. 
Demands for Grants. 191\5-56: 

.cntd. 
Motion to reduce the Demand: 

contd. 
Failure to ensure minimum 

economic price of jute. sugar-
cane and other commercial 
crops. 

Vol. 11. 3184, 3285. 3321. 
Failure to ensure minimum 

economic price to jute 
arowers. 

Vol. II. 3184, 3283, 3321. 
Failure to fix land ceilings and 

bring all cultivable lands 
Wlder Government co-opera-
tive fanning. 

Vol. II, 3284, 3321. 
Failurt! to prevent adulteration 

in fertilisers in course of dis-
tribution. 

Vol. II. 3285. 3321. 
Failure to raise minimum price 

of sugar-cane payable to 
growers. 

Vol. II. 3282. 3321. 
Fall in production of jute and 

sugar-cane. 
Vol. II. 3256. 3284. 3294, 

3321. 
Implementation of land policy 

enunciated in First Five Year 
Plan. 
Vol. II, 3182-83, 3188. 3189. 

3284. 3286, 3296-97, 3321. 
Inadequate measure to check the 

fall of agricultural prices. 
Vol. II. 3194-95, 3196. 3206. 

3238, 3244, 3263---66, 3270-
71. 3280. 3286, 3293, 3294, 

3302. 3308-20. 3321. 
Inadequate supervision of activi-

tie's of Central Tractor Orga,-
nisation. 
Vol. II, 3200-05. 3283, 3294-

96, 332l. 
Inerease in excise duty on sugar. 

Vol. II, 3285, 3321. 
Indifferent policy regarding en-

couragement to co-operative 
farms and collective fanns. 

Vol. II, 3208, 3283. 
3321-

FOOD AND AGRICULTURE. MI-
NISTRY OF: contd. 
Demands for Grants. 1905-16: 

contll. 
Motion to reduce the Demand: 

contd-
Inefficiency in organising deep· 

sea fishing. 
Vol. II. 3197, 3285, 

3321. 
Necessity of pl'oper land laws 

to ensure larger production. 
Vol. II, 3270, 3284. 3296. 

332I. 
Need to create an All India 

Ware-house Board to help 
cultivators to get better prices. 

Vol. II, 3283, 3315-16, 3321 
Need to open more training 

schools in Andhra State tor 
training of village level 
workers. 

Vol. II, 3283, 3321 
Per capita food consumption in 

lower income groups. 
Vol. II, 3179. 3285. 3301, 332l. 

Policy to help agriculturists by 
way of raising price levels m 
food-grains. 

Vol. 11,3206-09,3216-
19, 3232. 3284. 3312, 
3320-21. 

Problem of agricultural prices 
vis-a-t,is prices of industrial 
goods. 
Vol. II, 3190, 3194-95. 3244-45, 

3248. 3266, 3283, 3293. 3294. 
3308-09, 3321. 

Purchase of American wheat at 
£31 per ton or Rs. 16 per 
maund this year as part of 
American Aid. 

Vol. II, 3286, 3321. 
Demand:; for Grants on Account, 

1955-56, 
Vol. I, 1605, 1613. 

FOODGRAlNS: 
Demands for Grant's, 1955-56: 

Ministry of Food and Agriculture: 
Motion to reduce the Demand: 

Policy to help agriculturisu; 
by way of raising price 
levels of. 

Vol. II, 3204, 3~9, 3216-19, 
3232-33. 3312--20, 3321, - -.. - ..... -----------------
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roODGRAlNS: contd. 

Demands fcn- Grants on ACCOWlt, 
1955-56: 
Purchases of. 

Vol. I, 1605, 1628. 

Presentation of the General Budget, 
1955-56-Agricultural Production. 

Vol. I, 648-50. 

Presidents' Address: 
Production and prices of. 

Vol. I, 5-6, 12. 

FOREIGN CAPITAL: 

Demand!1 for Grants, 1955-56: 
Ministry of Commerce and In-

dustry: 
Motion to reduce the Demand: 

Demands for Supplementary Grants, 
1955-56: 
Other Capital Outlay of the 

Ministry of Finance: 
Motion to reduce the Demand: 

Disapproval of policy of 
allowing -- to come 
through private enterprises 
and sources. 

Vol. VUI, 15390, 15391-
402. 

POltl!:IGN COUNTRY (IES) : 

Demands for Grants, 1955-56: 
Defence Services, Non...Effective 

Charges: 
Motion to reduce ihe Demand: 

Purchase of stores in --. 
Vol. II, 3452, 3538, 3550-

51, 3617. 

FOREIGN DIGNITARY (IES) : 

List of dignitaries who visited India 
from March to December, 1955-
~aid on the Table. 

Vol. X, 3904. 

Presidents' Address: 
DistinlUished foreign visitors in 

India during 1954-55. 
Vol. I, 2, 9. I -- --- -----.--~.-. 

FOREIGN EXPERT (S): 
Demands for Grants, 1955-56: 

Multipurpose River Schemes: 
Motion to reduce the Demand: 

Employment of highly-paid 
American experts in con-
nection with the Bhakra 
Nangal Project. 

Vol. III, 4361, 4383-
85, 4443. 

Demands for Supplementary 
Grant..'>, 1955-56: 
Ministry of NatUTal Resources 

and Scientific Research: 
Motion to reduce the Demand: 

Need for employment of --
and theIr qualifications. 

Vol. 2300-29. 

FOREIGN FIRMS: 

Demands tor Grants, 1955-56: 
Ministry of Production: 

Motion .to reduce the Demand: 
Entrusting production of re-

quired oil entirel"y to foreign 
interests. 

Vol. III, 4231, 4245-46, 
428%. 

FOREIGN MISSIONARY (IES) : 
Demands for Grants, 1955-56: 

Tribal Areas: 
Motion to reduce the Demand: 

Policy towards -- working 
in Tribal areas. 

Vol. II, 3994, 4009-
11, 4028. 

FOREIGN POLICY: 
Demands for Grants, 1955-56: 

External Affairs: 
Motion to reduce the Demand: 

Basic principles of our --. 
Vol. II, 3928-29, 3995, 3999-

4002,4020. 

Policy of dynamic neutrality 
leading to world peace. 

Vol. II, 3893-94, 3899-3900. 
3995, 3998-99, 4000-01, 4020. 

Motion re international situation. 
Vol. VII, 14193-1376. 

See also "External Affairs". 
-----------_._-
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FOREIGN 
INDIA: 

POSSESSION (S) IN 

See "Portuguese POSlSeSsion(s) in 
India". 

FOREIGN TRADE: 

See "Trade, Foreign". 

FORESTS: 

Demands for Grants, 1955-56: 
Vol. II, 3175, 3177-328Z, 3287-

3306, 3307-22. 
Motion to reduce the Demand: 

Grievances of employees of 
Dehra Dun Forest Research 
Institute. 

"01. II, 3287, 3321. 

Inability to prevent violation of 
forest laws by private forest 
owners. 

Vol. II, 3241-42, 3287, 3321. 

Right of local people over cer-
tain minor forest products 
essential to their life. 

Vol. II, 3287, 3321. 
Demands for Supplementary Grants, 

1954-55-Andhra. 
VoL " 1671, 1686-1730, 

1731. 

FOREST DEPARTMENT: 

Dem'ands for Grants on Account, 
1955-56-Andhra. 

Vol I, 1677, 1686--1730, 1736, 
1737. 

FORMOSA: 

Presidents' Address: 
Problem of. 

Vol. I, 4, 11. 

FOTEDAR, PANDIT: 

Central Advisory Committee of 
National Cadet Corps: 
Election of -- to the Com-

mittee. 
Vol. I, 1455. 

FOTEDAR, PANDIT: contd. 
Demands for Grants, 1955-56: 

Defence Services, Effective-Anny. 
Vol. II, 3569-70, 3572, 3575. 

Ministry of Defence. 
Vol. II, 356~ 75. 

Motion to reduce the Demand: 
Compulsory Military train-

ml, 
·Vol II, 3570-71. 

Need to achieve 'St'lf-Bu1ft-
ciency in war ma lerials by 
re-organisation uf Ordnance 
Factories. 

VoL II. 3570-71. 
Working condition of Defence 

Employees. 
Vol. II, 3572, 3575. 

Hindu Marriage Bill (as oassed by 
Rajya Sabha): 
Motion to consider. 

Vol. IV, 6523, ';418-22. 
FRENCH ESTABLISHMENTS IN 

INDIA: 
Demands for Supplementary 

Grants, 1954-55. 
Vol. I, 776--81. 

Motion to reduce the Dt'mand: 
Additional expenditure fol-

lowing de facto transfer. 
Vol. I, 777-81. 

See also "Pondicherry". 
FRUIT PRODUCTS ORDER, 1955: 

Laid on the Table. 
Vol. VII, 14060. 

FUNERAL REFORMS BILL (BY 
SHRI TELKIKAR): 
See under "Bill (s)" 

FUTWAH: 
Demands for Grants, 1955-56-

Railways: 
Railway Board: 

Motion to reduce the Demand: 
Desirability of takinl> over or 

Martin Light Railway 
systems ot 240 miles viz., 
Howrah-Amta Railway. 
Howrah-Sbeakhala Rail-
way, Arrah-Sasaram Rail-
way, Futwah-Islampur 
Railway and Shahadara-
Shaharanpur Railway. 

Vol. I, 1328, 1454 . 
. _-_._-----_ .. - ---------... _._-_._--------
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GADGIL COMMITI'EE: 

Demands for Grants, 1955-56-Rail-
ways: 
Railway Board: 

Motion to reduce the Demand: 
Implementation of recommen-

dations of -- in case of 
employees who have opted 
for pre-N.S. Railway condi-
tions of service. 

Vol. I, 1330, 1454. 

GADGIL, SHRI: 
Appropriation (No.3) Bill: 

Motion to consider. 
Vol. VIII, 15482. 

Citizenship Bill: 
Motion to refer to Joint Commit-

tee and amendment to circulate. 
Vol. V, 9473, 9478, 

9573, 9576, 
9578-89. 

Motion to consider as reported by 
Joint Committee. 

Vol. IX, 1055, 1294, 
1296-1301. 

Code of Criminal Procedure 
(Amendment) Bill: 
Motion to consider the amend-

ments made by Rajya Sabba. 
Vol. V, 8403. 

Companies Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. VI, 10387-10402, 

10519, 10521, 
10522, 10523. 

Consideration of clauses. 
Vol. VI, 11285, 11288, 11293, 

11295, 11298, 11306-07, 11555, 
11575, 11577, 11580, 11588, 
11892, 11632-37, 11930, 11975. 

Consideration of clauses. 
Vol. VII, 12391, 12475, 12477, 

12479, 12484, 12485, 12491, 
12662, 12663, 12666. 12668, 
12670. 12675-78. 

Motion to pass, as amended. 
Vol. vn, 13201-05, 13214. 

GADGIL, SHRI: cotI.td. 

Constitution lFourth Amendment) 
Bill: 
Motion to refer to Joint Commit-

tee and amendment to circulate. 
Vol. II, 2041, 2047. 2049, 20M, 

2075-M. 

Constitution (Eigbth Amendment) 
Bill: 

Motion for leave to introduce. 
Vol. IX, 1759. 

Motion to consider. 
Vol. X, 2265. 

Demands for Grants, 1955-56: 
Broadcasting. 

Vol. III, 4054, 4161, 
4163-64. 

External Affairs. 
Vol. II, 3975-81. 

Motion to reduce the Demand-
Question of liberation of parts. 
of India under Portuguese 
control: 

Vol. II, 3977-81. 
Ministry of Information and 

Broadcasting. 
Vol. III, .169-67. 

Motion to reduce the Demand: 
Broadcutinl of film music. 

Vol. III, 4165. 
Disappt'Gval of Policy regarding 

Broadcasting and Information. 
Vol. III. 4163-64. 

Disapproval of Policy regarding 
rum eensonhip. 

Vol. III, 4164-67. 

Finance Bill. 1955-56: 

Motion to consider. 
Vol. III, 5672, 5684, 

&688. 
Consideration of clauses. 

Vol. IV, 5984. 
Motion to pass, .. amended. 

Vol. IV, 6006-12, 
8M!. 

General discussion at the General 
Bud&'et, 1955-56. 

Vol. II, 221~, 2801-01. 
----------------------------
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aM>Glt, SHRI: contd. 

Hindu Marriale BUI (as passed by 
Rajya Sabha): 

Motion to consider. 
Vol IV, 7287-86. 

Hindu Succession Bill: 

Motion to concw' in the recom-
mendation ot Rajya Sabha to 
join the Joint Committee at the 
Houses on the Bill. 

Vol. V, 8306-10, 
8383, 8390. 

Indian Coinage (Amendment) Bill: 

Motion to consider. 
Vol. V, 8782, 8783. 8808-04, 

8825-26 

Amendments to circulate. 
Vol. V, 8803-04, 8825. 

Consideration of clauses. 
Vol. V, 8848-49, 8851. 

88~3. 

Indian Converts (Regulation and 
Registration) Bill (by Shri Jetha-
lat Joshi): 

Motion to consider. 
Vol. IX. 1098-1102. 

Motion on Address by the President 
Vol. I, 343. 400-07. 

Motions re Displaced Persons' Com-
pensation and Rehabilitation 
Rules, 1955. 

Vol. VII. 18877. 

Motion re international situation. 
Vol. VII, 14261, 

14270-78. 

IIotion re Report of Press Commis-
sion. 

VoL il, 10788. 10789, 
10800, 10886, 10894. 

Motion re Report ot States Reorga-
nisation Commission. 

Vol. X. 2647. 2731-32. 
2758. 2841-88. 

Motion re situation in Goa. 
Vol. V. 8503-08. 

GADGIL. SHRI: cootd. 

Resolution re appointment of a Pay 
Commission. 

Vol. V, 10000-05. 

Spirituous Preparations (Inter-
State Trade and Commerce Con-
trol Bill: 

Motion to consider amendment 
made by Hajya Sabha in the 
Bnl. 

Vol. VIII, 15588-40. 

State Bank of India Bill: 

Motion to consider. 
Vol. IV, 6124, 6127, 

8129, 6130, 
6273-77. 

Statement re incidents on Goa 
border. 

Vol. V. 9319-20. 

University Grants Commission Bill: 
Presentation at Report of Joint 

Committee. 
Vol. V. 8827-28. 

GADILINGANA GOWD. SHRI: 

Business of the HOWIe: 
Extension of Session. 

Vol. IV. 686!. 

Central Silk Board: 
Election to the Committee. 

Vol. m, 4828. 

Companies Bill: 
Consideration of clauses. 

VoL Vll. 12158. 

Demands for Grants, 1951Hl6: 
Aviation: 

Motion to reduce the Demand: 
Construction ot an aerodrome 

at Kurnool (Andhra). 
VoL II. 3710. 

Indian Posts and Telegraphs De-
partment (including Workin, 
Expenses) : 
Motion to reduce the Demand: 

Need to open extra Posta and 
Teleeraphl Ofllces. 

Vol. II. IToz. 
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GADILINGANA GOWD, SHRI: contd. 
DEMANDS FOR GRANTS, 1955-56: 

contd. 
Irrigation (Including Working 

Expenses), Navigation, Embank-
ment and Drainage Work~ (Met 
from Revenue): 
Motion to reduce the Demand: 

Need of digging more tube-
wells in And.hra State espe-
cially in scarcity areas. 

Vol. III. 4360. 
Ministry of Commerce and 

Industry: 
Motion to reduce the Demand: 

Failure to allow sufficient 
exports of ground-nut seeds 
to raise their rates to econo-
mic level. 

Vol. III, 4681. 
Failure to explore possibilities 

of starting cottage industries 
in Rayalaseema. 

Vol. III, 4681. 
Ministry of Food and Agriculture. 

Vol. II, 3200-06, 
3295, 3303. 

Motion to reduce the Demand: 
Inadequate measures to cheek 

the fall of agricultural price 
Vol. II, 3206. 

Inadequate supervision of actlvi-
ties of Central Tractor Orga-
nisation.. 

Vol. n, 3200-05, 
3283. 

Need to open more train:ng 
schools in Andhra State for 
training of village level 
workers. 

Vol. II, 3283. 
Ministry of Health: 

Motion to reduce the Demand: 
Failure to come to a decision 

about scheme for tlaining of 
Rural Medical Auxiliary 
Personnel. 

Vol. II, 3795. 
Jrfin;stry of Home Affairs: 

Motion to reduce the Demand: 
Non-inclusion of ''Boyas or 

Valmikis" of Rayalaseema 
in ached.u1ed castes. 

VoL m. 44'12 • 

GADILINGANA GOWD, SHRI: eOl&Cd. 

Non-inclusion of "Lingayetll" 
in backward communities. 

Vol. III. 4472. 
Demands for Grants on Account, 

1955-56-Andhra : 
Co-operauon. 

Education. 
;-

Electricity. 

Jails. 

Pollee. 

VI .. I, 1724-25. 

Vol. I, 1724. 

Vol. I, 1726 

Vol. I, 1723. 

Vol. I. 1723, 1725 

Demands for Grants, 1955-56-Rail-
ways: 

Construction of New Lines--Capi-
tal and Depreciation Reserve 
Fund: 
Motion to reduce the Demand: 

A new line to link Siruguppe 
in Mysore State with Kur-
nool in Andhra State ""' 
Adoni and Yemmiganur by 
broad guage. 

Vol. I, 1474, 1582-11. 

Open Line Works-Additions: 
Motion to reduce the DeD":md: 

Construction of retiring rooDLII 
etc. at Kurnool Railway Sta-
tlon and Adoni Railway Sta-
tion in Andhra State. ' 

Vol. I. 1556, 1583-11'. 

Demands tor Supplementary Grants, 
1954-55-Andhra. 

Vol. I, 1'122-26. 
Agricultural Improvements and 

Researcn. 
Vol. I. 1721. 

Electricity. 
Vol. I. 1728. 

Forest. 
VoL I, 1'121. 

Jails. 
Vol. I, 1721. 

Motion re Report of States Reorga-
nisation Commission. 

Vol. X, 3238, 4148-11. 
. _----------------
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GANA-MUKTI PARISHAD: 

Demands for Grants, 1955-56: 
Tripura: 

Motion to reduce the Demand: 
Need for associating the orga-

nisation of Tribal people 
known as -- for junior 
rehabilitation work in 
Tripura. 

Vol. III, 4476. 4657. 

GANDHI, SHRI FEROZE: 

Business Advisory Committee: 
Motion re Twenty-seventh Report. 

Vol. IX, 528. 

.Business of the House. 
Vol. IX, 1424, 1425. 

Delhi (Control of Building Opera-
tions) Bill: 
Motion to consider. 

Vol. IX, 1864, 1881, 
1885, 1886. 

Demands for Supplementary Grants, 
1955-56 pertaining to the Ministry 
of External Affairs. 

Vol. X, 2209. 

lnsurance (Amendment) Bill: 
Motion to consider. 

Vol. IX, 1528-68, 1615, 1616, 
1625, 1652, 1653-54, 1684, 

1689. 
Consideration of clauses. 

Vol. IX, 1693. 
Motion re international situation. 

Vol. VII, 14260, 14261, 
14263. 

Motion re Report of States Reorga-
nisation Commission. 

Vol. X, 2717, 3086, 
3748. 

'Point re Voting on Constitution 
(Seventh Amendment) Bill. 

Vol. IX, 909, 911. 

Working Journalists (Conditions of 
Service) and Miscellaneous Provi-
sions Bill (as passed by Rajya 
Sabha): 
Motion to consider. 

Vol. X, 2513, 2522, 

GANDHI, SHRI M. M.: 

Motion re Report of States Reorga. 
nisation Commission. 

Vol. X, 4126-2'1. 
Spirituous Preparations (Inter-State 

Trade and Commerce) Control 
Bill: 
Consideration of clauses. 

Vol. V, 9010. 

GANDHI, SHRI V. B.: 

Chartered Accountants (Amend-
ment) Bill: 
Consideration of clauses. 

Vol. VII, 13325, 13331-3% . 

Companies Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. VI, 10198, 10274-84. 

Drugs (Amendment) Bill (as passed 
by Rajya Sabha): 
Motion to consider. 

Vol. I, 605, 608-1%' 
Consideration of clauses. 

Vol. I, 629-30, 631-32, 
638. 

Imports and Exports (Control) 
Amendment Bill (as paSlcd by 
Rajya Sabha) : 
Motion to consider. 

Vol.!, 1202-06. 
Indian Tarift (Amendment) Bill: 

Motion to consider. 
VoL V, 8471-73. 

Industrial and State Financial Cor-
porations (Amendment) Bill: 
Motion to consider. 

Vol. V, 8587-91. 
Motion re Report of States Reor,a-

nisation Commission. 
Vol. X, 4383-8&. 

Motion re situation in Goa. 
Vol. V, 8524-26. 

Motion re white paper on G. A.T.T. 
Vol. VII, 14461, 14507-11. 

. Public Accounts Committee: 
Presentation of Thirteenth Report. 

Vol. VI, 11610. 
Presentation of Fourteenth Report. 

Vol. vn, 12937. 

---------------- ... -----.. ~.- ... - ._ .... -.--~.--.------ ~---.--
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GANDHI, SHRI V. B.: contd. 
Public Accounts Committee: contd. 

Presentation of Fifteenth Report. 
Vol. VII, 13907. 

Spirituous Preparation (Inter-State 
Trade and Commerce) Control 
Bill: 
Motion to consider. 

Vol. V, 8983-86, 
8988. 

University Grants Commission Bill: 
Motion to con.s~dcr as reported by 

Joint Committee. 
Vol. IX, 376-80, 390-a!. 

GANGA BARRAGE PROJECT: 

Demands for Grants, 1955-56: 
Multipurpose River SchemeS: 

Motion to reduce the Demand: 
Failure to take up -- and 

resuscitate river and water-
ways in lower Bengal espe-
cially in 24 Parganas. 

Vol. III, 4352, 4353, 
4362, 4443. 

GANGA DEVI, SHRlMATI: 

Demands for Grants, 1955-56: 
Ministry of Health. 

Vol. II, 3798-99. 

Hindu Marria'e Bill: 
Consideration of clauses. 

Vol. IV, 7761. 

Hindu Succession Bill: 
Motion to concur in the recom-

mendation of Rajya Sabha to 
join the Joint Committee of the 
Houses. 

Vol. IV, 8229-33. 
Motions re Reports of Commissioner 

for Scheduled Castes and Schedul-
ed Tribes for 1953 and 1954. 

Vol. VII, 14150-56. 

GANPATI RAM, SHRI: 
General discUSSlon of the Railway 

Budget, 1955-56. 
Vol. I, 885, 928-30, 

932-35. 
Motion on Addreu by the PreUclent. 

Vol. I, 247, 263-71. 

GAS, NATURAL: 

Demands for Supplementary Grant!!, 
1955-56: 

Exploration of Oil and Natural 
Gas: 
Motion to reduce the Demand: 

POlicy regarding developmeat 
of mineral oil and ~ 
quacy of measures. 

Vol. X, 23og-29. 

GAUTAM, SHRI C. D.: 

General discussion of the General 
Budget, 1955-56. 

Vol. II, 2687-91. 
Motion re Report of States Reorga-

nisation Commission. 
Vol. X, 4303-06. 

GENERAL BUDGET: 

See "Budget, General". 

GENERAL AGREEMENT ON 
TARIFF AND TRADE: 

Motion re white paper on GATT. 
Vol. VII, 14445-0520, 

14521-86. 
Review of --: Laid on tke Table. 

Vol. IV, 7665. 

GENERAL PROVIDENT FUND: 

See "Provident Fund., General". 

GENEVA CONFERENCE ON INDO-
CHINA: 

President's Address: 
Geneva Conference on Indo-

China. 
Vol. I. 3-4, 10-11. 

GEOL09'ICAL SURVEY: 

Demands tor Grants, 1955-M. 
Vol. II, 3811, t8tS. 

3813-80, 3881. 
Demands .for Grants on Account. 

1955-56. 
Vol. I, 1803. lao. 

----------------------_._-----------
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GSRMANY': 

o.n.&nds for Grants, 1955-~6: 

Ministry of Commerce and 
Industry: 
Motion to reduce the Demand: 

Failure to prevent export of 
Ravwolfta Plant to Switzer-
land and --. 

GBODHADI: 

Vol. III, 4682, 5197-99, 
5255-58, 5266. 

Demand!! for Grants, 19S5-56--Rail-
ways: 
Railway Board: 

Motion to reduce the Demand: 
Extension of new rail link of 

Khandwa-Hingoli meter 
guage-through Parliwaij-
nath, Bir Shevgaon, Ahmed-
nagar -- to Poona. 

Vol. I, 1174, 1454. 

GHOSE, SHRI S. M.: 

Motion re Report of States Reorga-
nisation Commission. 

Vol. X, 3110-15 

.HOSH. SHRI A.: 

Motion re Report of States Reorga-
nisation Commias.ion. 

GIDW ANI, SHRI: 

Vol. X, 2747, 3398, 
3724-35. 

Al»lition of Whipping Bill (as pass-
ed by Rajya Sabba): 
Motion to consider. 

Vol. IX. 821. 
Ad'ranced Age Marriage Restraint 

Bill (bll Shri D. C. Sharma): 
Motion to consider. 

Vol. VI, 12032, 12038, 
12040. 

BUlmess of the House. 
Vol. VII. 13269. 

Allocation of time for Demands re 
Ministry at Rehabilltatian. 

Vol. II, 3CM3. 

-----------------------------

.---0---- --.......... - ___ .. _ .. __ ......... __ 
GlOW ANI, SHRI: cOI\td. 

Caste Distinctions Removal Bill ( btl 
Shri Dabhi): 
Motion to consider and amend-

ments to circulate and to refer 
to Select Committee. 

Vol. III, 5384 .. 

Central Advisory Committee of-
National Cadet Corps: 
Election of --- to the Committee. 

Vol. I, 14M. 

Citizenship Bill: 
Motion to consider as l'eltOrted by-

Joint Cornmitte.~. 
Vol. IX. 1294-96:. 

Constitution (Fourth Amendment) 
Bill: 
Motion to refer to Joint Commit-

tee and amendment to circulate. 
Vol. II, 1974, 2113, 

2183. 
Constitution (Seventh Amendment) 

Bill: 
Motion to refer to Select Commit-. 

tee. 
Vol. IX, 865. 

Delhi (Control of Building Opera-
tions) Bill: 

Motion to consider. 
Vol IX, 1714-1821. 

Consideration of clauses. 
Vol. IX, 1958. 

Demands for Grants, 1955-56: 

Capital Outlay of the Ministry of 
Rehabilitation: 
Motion to reduce the Demand: 

Delay in paying compensatioD 
to claimanta who bave 
already filed their applica-
tions for compensation. 

Vol. II. 3120, 3134-38. 

Failure to provide substantial 
amount in compensation 
pool. 

Vol. II, 3120. 
De!enc~ &trvicel. Mective--

Anny. 
Yol. n. JIll. 
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GIDWANI, SHRI: contd. 
DEMANDS FOR GRANTS, 1955-56: 

contd. 
Medical Services. 

Vol. II, 3770-76. 
Motion to reduce the Demand: 

Medical Services in rural 
areas. 

Vol. II, 3774-76. 
Ministry of Health. 

Vol. n, 3770-76. 
Motion to reduce the Demand: 

Family Planning. 
Vol. II, 3772-74. 

Inadequate provision for 
improvement of health. 

Vol. II, 3771-72, 3774, 
3776. 

Inadequate provision for T.B. 
patients. 

VoL n, 3774. 
Ministry of Rehabilitation. 

Vol. n, 3131-39. 
Public Health. 

Vol. n, 3770-76. 
'Demands for Grants. 1955-56-Rail-

ways: 
Railway Board: 

. Vol. I, 1349, 1395-99, 
1412, 1453. 

Motion to reduce the Demand: 
Inadequate passenger ameni-

ties. 
Vol. I, 1398-99. 

Reinstatement of all Pakistan-
opted employees. 

Vol. I, 1395-98. 
Reinstatement of employees 

who opted originally for 
Pakistan. 

Vol. I, 1395-98. 
Demands for Supplementary Grants, 

1954-55: 
Ministry of Defence: 

Motion to reduce the Demand: 
Creation of additional posts. 

Vol. I, 758. 
Dem$nds for Supplementary Grants, 

1&55-56 pertaining to thE' Ministry 
of Rehabilitation and motions to 
reduce the Demands. 

Vol. X, 2334-36, 
2347, 2371 . 

GIDWANI, SHRI: contd. 

Drugs (Amendment) Bill (as paseed 
by Rajya Sabha): 

Motion to consider. 
Vol. I, 606-08. 

Motion to pass as amended. 
Vol. I, 634, 635. 

General discussion of the Railway 
Bud~ct, 1955-56. 

Vol. I, 1052, 1053. 

Industrial and State Financial Cor-
porations (Amendment) Bill: 
Motion to consider. 

Vol. V, 8611, 8611, 
8622-24, 8629, 

8655, 8686, 8688. 

Medicinal and Toilet PreparatioD8 
(Excise Duties) Bill: 

Motion to consider and amend-
ment to refer to Select Commit-
tee. 

Vol. I, 1888, 1889. 

Motion on Address by the President. 
Vol. I, 369-77. 

Motions re Displaced Persons' Com-
pensation and Rehabilltatioo 
Rules, 1955. 

Vol. VII, 13344-50, 
13351, 13352-515, 

13479, 13505, 13578, 
13591, 13593, 

13629, 13631-315. 
13641, 13657-67, 

13703, 13748. 
13789, 13799, 

13806. 

Motion re Report of States Reorga-
nisation Commission. 

Vol. X, 2625, 3550, 
3844-51. 

Prevention of Juvenile Vagrancy and 
Begging Bill (by Shri M. L, 
Dwivedi) : 

Motion to consider. 
Vol. VI, 12001. 

Prize Competitions Bill: 
Motion to consider. 

Vol. VIII, 15271_ 
. __ ._-,----------------
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GlDWANI, SHRI: contd. 

Representation 01 the People 
(Amendment) Bill: 
Motion to refer to Select Commit-

tee. 
Vol. VII, 14826, 

15070. 

Representation o' the People (Am-
endment) Bill 

Motion to refE .. Select Commit-
tee. 

Vol. VllI, 14826, 
15070. 

University Grants Commission Bill: 
Motion to refer to Joint Commit-

tee. 
Vol. I, 597. 

GIRl, SHRI V. V.: 

I 

Demands for Grants, 1955-56: 
Ministry of Commerce and Indus-. 

try. 
Vol. III, 5136-41. 

General discussion of the Railway 
Budget, 1955-56. 

Vol. I, 817-414 
l'ndustrial Disputes (Banking Com-

panies) Decision Bill: 
Motion to consider and amend-

ment to circulate. 
Vol. VIII, 1510-14. 

MotIon re Report of Press Comma-
sion. 

Vol. VI, 10543-:50. 
Motion re Report of States Reorga. 

nisation ConunissJon. 
Vol. X. 3773-81. 

GlRIDHARI BHOI, SHRI: 

Motion re Report of States Reorga-
nisation CommissiOli. 

Vol. X. 4259-62. 

GLUCOSE INDUSTRY: 

Tariff Commission Reports Te starch 
and glucose industries and GOV-
ernment resolution thereon-Laid 
on the Table. 

Vol. IX, 385-86 . 

GOA: 

See "Portuguese Possessions in 
India." 

GOALPARA: 
Motion for Adjournment: 

Exodus of Bengali-speaking peo-
ple from. 

Vol. III, 5129-32. 

GOAN NATIONAL CONGRESS: 
Motion for Adjournment-Assault on 

President of -- and others. 
Vol. III, 4691-92. 

GOLDEN ROCK: 
Demands for Grants, 1955-56--Rall-

ways: 
Open Lines Works-Development 

Fund: 
Motion to reduce the Demand: 

Provision of an over-bridge at 
-- Railway Station for 
passengers going to Senthan-
nlrpuram, Southern Rail-
way. 

Vol. I, 1475, 1599. 
Ordinary Working Expenses--

Repairs and Maintenance: 
Motion to reduce the Demand: 

Overlooking of seniority in 
promotionR of foremen in 
Machine shop, Saw Mills, 
Engineering shop and Power 
House of the Central Work-
shop. 

Vol. I, 1469, 1599. 

GOPALAN, SHRI A. K: 
Business of the Hou .. ~e. 

Companies Bill: 

Vol. V, 8706-07. 
Vol. VI, 11776. 

Consideration of clauses. 
Vol. VI, 1138. 

Constitution <Fourth Amendn'ent) 
Bill: 
Motion to consider as reported ~ 

Joint Conunittee. 
Vol. III, 4843-58. 

Consideration of clauses. 
Vol. m, 5012, 5014, 

5022, 5023, 5028. 
. _---_. __ ..... --...• 



GOPALAN, SHRI A. K.: contd. 

Demands for Grants, 1955-56: 
Ministry ot Defenee. 

Vol. II, 3604 

Indian Central Arecanut Commit-
tee: 
Election of -- to the Corm;ruttft 

Vol. IV. 7442. 

Motion for adjournment: 
Labour situation in Kanpur. 

Vol. IV, 7240. 
Sales tax on inter-State trade. 

Vol. III. 4557-58. 

Situation in Bombay. 
Vol. IX, 267. a88. 

Motion rf! economic policy. 
Vol. VIII, 1~18-31. 

Motion rf! international situation. 
Vol. vn, 14231-46. 

Metion rf! Report of States Reorga-
nisation Commission. 

Vol. X, 2602-20. 
Motion rl' situation in Goa. 

Vol. V, 8494-97. 
Motor Transport Labour Bill (btl 

ShTi A. K. Gopalan): 
Motion for leave to introduce. 

Vol. VI, 11987. 

Besolution re appointment of a Pay 
Commission. 

Vol. V, 3941-46. 

Resolution re state monopoly or 
foreign trade. 

Vol. V, 10025. 
Vol. VI, 11406, 11416, 

11420. 
Vol. VII, 13048-57. 

Spirituous preparations (Inter-state 
'T'rade and Commerce) Control 
Bill: 
Motion to consider. 

Vol. V, 8984-88. 

.coPI RAM, SRRI: 

Motion re Report of States Reorga-
nisation Commission. 

Vol. X, 3075-82, 375"1. 

~-- .. -.-.- -~-. "_. __ ._----- ~ .. - .. ~----.-.-.--------. 

GORAKHPUR: 

Demands tor Grants. 1955-56: 

Ministry of Labow-; 
Motion to reduce the Demand: 

Treatment of labow- recruited 
in -- tor mines etc. 

Vol. II, 2964-65, 2987, 
3081. 

Motion for Adjournment: 
Mahabir Jute Mills Limited. 

Vol. V, 8S94-9i. 

GOUNDER, SHRI K. P.: 

Durgah Khawaja Saheb Bill: 
Consideration of clauses. 

Vol. V, HM. 

GOUNDER. SRRI K. S.: 

Motion re Report of States Rem.,.-
nisation Commission. 

Vol. X. 4l38~"'. 

GOVERNMENT ASSURANCE(S): 

Se~ "Assurance (5), Government". 

GOVERNMENT OFFICER(S): 

Slle "Officer(s). Government". 

GOVERNMENT PREMISES (&VIC-
TION) AMENDMENT BILL: 

See under "Bill(s)". 

GOVIND DAS, SETH: 

Demands for Grants, 19S5-56: 
Externa1 Affairs. 

Vol. II, 3927-82. 
Motion to reduce the Demand: 

Adoption of Panch Shila as an 
international instrument tor 
adhesion and ratification by 
States. 

Vol. II, 3929-SQ. 
Basic principletl of our Foreip 

Policy . 
Vol. II, 3028-U. 

Ministry of Infonnation and 
Broadcasting. 

Vol. lIT, oU82. 
--.:..------ ---.--.-
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GOVlND DAS, SETH: contd. 

General discussion of the General 
Budget, 1955-56. 

Vol. II, 2561-62, 
2566-71. 

Indian Cattle Preservation Bill (bll 
Seth Govind DIU): 

Motion to consider. 
Vol. III, 4116-17, 4118-20, 

4141, U52-54. 

Motion re Report of States Reorga-
nisation Commission. 

Vol. X, 2620-28. 
Representation of the People 
(AJnen~ent) Bill: 
14otion to refer to Select Commit-

tee. . 
Vol. VIII, 14923-26. 

Representation of the People 
(Second AJnendment) Bill: 
Motion to refer to Select Commit-

tee. 
Vol. VIII, 14923-26. 

GRANTS-N-AlD TO STATES: 
Dunands for Grants, 1955-56. 

Vol. Ill, 5271, 5273-5321, 
5388-5488, 5491. 

Motion to reduce the Demand: 
Policy of granting aids to detlcit 

Part 'C' States without merging 
~em with Part 'A' and Part 'B' 
States. 

Vol. III, 5293. 5488. 
Policy re grants to States. 

Vol. III, 5290-91, 5293, 
5393-95, 5411-12, 5488. 

Demands for Grants on Account. 
1955-56. 

Vol. I, 1805, 1612. 

GRATUITY: 
Demands for Grants. 1955-56--Rail-

ways: 
Open Lines Works-Development 

Fund: 
Motion to reduce the Demand: 

Delay in settlement of Provi-
dent Fund, -- and other 
dLles in respect of Railway 
emplo:vees. 

. Vol. I, 1477, 159£1. 
--_.- --_ .. _ .. _--

GRATUITY: contd. 
DEMANDS FOR GRANTS, 1955-5&-

RAILWAYS: contd. 
Ordinary Working Expensell-

Miscellaneous Expenses: 

Motion to reduce the Demand: 
Payment ot full contributiOl .. 

to provident fund and --
to all staff on retirement 01' 
termination of service with-
out any cut tor "unsatisfac-
tory service". 

Vol. I, 14Tl. 

Railway Board: 
Motion to reduce the Demand: 

DeIa;y in settling -- cases at 
employees. 

Vol. I, 1330, 1454: . 

GRINDING WHEELS INDUSTRY: 

Report ot Tariir Commission on COIl-
tinuation of protection tc>-Laid on 
the Table. 

Vol. V 968IJ-90. 

GROUND-NUTS: 

Demands tor Grants, 1955-56: 
Ministry of Commerce and 

Industry: 

Motion to reduce the Demand: 
Failure to allow sufficient 

exports of ground-nut seeck 
to raise their rates to eco-
nomic level. 

Vol. ill, 4681. 5266. 

Resolution re export duty on --, 
groundnut oilcake. de-oiled 
groundnut meal and decorticated 
cottonseed oilcake etc .. 

Vol. I, 642-47, 088-721. 

GUHA, SHRI A. C.: 

Appropriation Accounts (Civil) 
1951-52 and Audit Report, 1951 
and Commercial Appendix thereto 
-Laid on the Table. 

Vol. m. !I 131. 

Appropriation (No.3) Bill: 
Motion tor leave to introduce. 

Vol. VIn. 154:81, IM8!_ 
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GUHA, SHRI A. C.: contd. 
Appropriation (No.3) Bill: contd, 

Motion to consider. 
Vol. VIII, 15482, 15485-87. 

Consideration ot clauses. 
Vol. VIII, 15488 

M.otion to pass. 
Vol. VIII, 15491. 

Audit Report (Civil) 1954 (Part 1)-
Laid on the Table. 

Vol. III, 5531. 
Business of the House: 

Allocation of time re State Bank 
01 India Bill. 

Vol. IV. 6045. 
Calling Attention to Mattel' of 

Urgent Public Importanoe: 
Unemployment in Central Excise 

Department. 
Vol IV, 8115-16. 

Demands for Supplementary Grants, 
1955-56 pertaining to the Ministry 
of External Affairs. 

Vol. VIII. 15344, 15347. 
15355. 

Vol. X, 2217. 
Demanas for Supplementary Grants. 

1955-56 pertaining to the Ministry 
01 Finance and motions to reduce 
1he Demands. 

Vol. VIII. 15359, 15362, 
15372, 15375, 

15376-80, 15396-99. 
15400-01. 

Vol. X, 2227. 2230-38, 2240. 2241, 
2242. 

Demands. for Supplementar,)' 
Grants, 1955-56, pertaining to 
Ministry of Works, Housin~ and 
Supply and motions to reduce the 
Demands. 

Vol. VIII, 15406 

Demands for 
Grants, 1955-56: 
Payments. 

Supplementary 
Prc-partition 

Vol. X. 2246. 

Draft Notifications rt! Nomenclature 
and Denominations of decimal 
co~Laid on the Table. 

Vol. IX, 785. 

GUHA. SHRI A. C.: contd. 

Finance Bill, 1955-56: 
Motion to consider. 

Vol. Ill, 5640. 5670. 
Consideration of clauses, 
Vol. III, 5913-21, 592~0. 5939, 

5940, 5943-44, 5967, 5968, 
5970-71. 

Vol. IV. 5983. 6003-06. 
Motion to pass. as amended. 

Vol. IV, 6010, 6011. 6020, 6032. 
Indian Coinage (Amendment) Bill: 

Motion for leave to introduce. 
Vol. IV, 8119. 

Motion to consider. 
Vol. V, 8771-72, 8773, 8774. 8775, 
8776, 8779, 8781-88, 8835-39, . 

8840-42. 
Amendments to circulate. 

Vol. V, 8835-39, 8840-4~. 
Consideration of clauses. 

Vol. V, 8846-47, 8849, 8853, 8854, 
8855, 8856, 8857, 8868-69, ~870-

Motion to pass, as amended. 
Vol. V, 8"71, 

Indian Stamp (Amendment) Bin: 
Motion to consider. 

Vol. IX, 750--53 
Motion to pass, as amended. 

Vol. IX, 753 
Industrial and State Financial Cor-

porations (Amendment) Bill: 
Motion for leave to introduce, 

Vol. III, 4959. 
Motion to consider. 

Vol. V, 8483-86, 8565-70, 8577, 
8591, 8593, 8595, 8597-98, 

8662, 8671-8692. 
Consideration of clauses. 

Vol. V. 8716, 8718-21, 8722-U, 
8725-26, 8732-33, 8736, 8739, 8742, 

8743-44, 8746, 8748-49, 8750-
51, 8752, 8734. 

Motion to pass. 
Vol. V, 8757, 8758, 8765, 877,0-71. 

Insurance (Amendment) Bill: 
Motion to consider. 

Vol. IX, 1552. 
Land Customs (Amendment) Bill: 

Motion for leave to introduce. 
Vol. IV, 8120. 
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GUHA, SHRI A. C.: contd. 
Land Customs (Amendment) Bill: 

contd. 
Motion to consider. 

Vol. V 8871-72, 8878, 8879, 88M, 
8885, 8886--88. 

Motion to pass. 
Vol. V, 8888. 

Medicinal and Toilet Preparations 
(Excise Duties) Bill: 
Motion to consider. 

Vol. I, 1857-61. 
Amendment to refer to Select 

Committee. 
Vol. I, 1863, 1868, 1869, 1888, 

1896, 190B-14. 
Consideration of clauses. 

Vol. I, 1920-21, 1922. 
Motion to pass as amended. 

Vol. I, 1922-23. 
Ministry of Finance Resolution (JD 

recommendations of Enquiry Com-
mittee on Sodepore Glass Works-
Laid on the Table. 

Vol. V, 8287. 
Motion re Report of States Re-

organisation Commission. 
Vol. X, 3748. 

Negotiable Instruments (Amend-
ment) Bill (as passed by Rajya 
Sabha): 
Motion to consider. 
Vol. VIII, 15491-94, 15506, 15508 

-12. 
Motion to pass. 

Vol. VIII, 15512, 15513. 
Notiflcations under the Central Ex-

cises and Salt Act, 1944-Laid on 
the Table. 

Vol. I, 20. 
Vol. ru, 57. 

Vol. V, 8288. 
Vol. VI, 11609. 

Vol. VII, 12375. 
Notification under Industrial Finance 

Corporation .Act-Laid on <the 
Table. 

Vol. IX, 386-87, 1422. 
Notifications under Sea Customs 

Act-Laid on the Table. 

105 LSD.-14. 

Vol. II, 3883. 
Vol. III, 4827-28. 
Vol. IV, 6491-02. 
Vol. V, 8287-88. 
Vol VI, 11473 . 

. Vol. IX, 4. 

GUHA, SHRI A. C.: contd. 
Point re Voting on Constitution 

(Seventh Amendment) Bill: 
Vol. IX, 811. 

Presentation of a statement lihllwinc 
Supplementary Demands for 
Grants (excluding Railways) in 
1954-55. 

Vol. I, Ii7. 

Report and statements of the Re-
habilitation Finance Administra-
tion-Laid on the Table. 

Vol. V, 8288. 

Reserve Bank of India (Amend-
ment) Bill: 
Motion for leave to introduce. 

Vol. III, 5531. 

Motion to consider. 
Vol. IV, 6411-18, 6424, 6444, 

644B-53. 

Consideration of clauses. 
Vol. IV, 6458, 6459-61. 

Motion to pass. 
Vgl. IV. 6462. 

Resolution re Central Ag'1'icultural 
Finance Corporation. 

Vol. IV. 6093, 6094, 6095, 6099 
610fl. 

Vol. V, 8895, 8916, 8923, 8926. 
Revised Estimates for the year 1954-

55 and Budget Estimates for the 
year 1955-56 of Employees State 
Insurance Corporation-LaId on 
the Table. 

Vol. VI, 11609. 
Sea Customs (Amendment) Bill: 

Motion to consider. 
Vol. I, 1923-::8, 1938. 

Vol. III, 4697, 4706, of'j13--21. 
Com:ideration of clauses. 

Vol. III, 4721, 4723-24, 4.732, 
4734-35, 4736, 4737, 1739, 
4740, 4742, 4149, 4759, 4762, 
5495-98, 5500, 5502-03, 5508, 
5509, 5520, 5521, 5523, 5533-

34, 5535, 553':, 5538. 
Motion to adjourn debate. 

Vol. III, 47(i3, 4764. 
Motion to pass, as amended. 

Vol. III, 5538, 5348-51. 
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auRA, SHRI A. C.: contd. 
Seventh Annual Report with state·· 

ment of accounts of Industr;al 
Finance Corporation for tk year 
ended 30th June, 1955 -Laid on 
the Table. 

Vol. VIII, 15531-32. 

State Bank of India Bill: 
Motion to consider. 

Vol. IV, 6046, 6107-:iO, 6172, 
6182, 8197, 8198, 6218, 6219, 
8220, 8221, 6239, 6301-u2, 6303, 

6311, 6365, 6382, 6386-99. 

Consideration of clauses. 
Vol. IV. 6975, 6978-79, 6984-85. 

6986, 6989, 6990-91, 7011).--21. 
7028, 7029, 7030-31, 7032--34, 
70311, 7038, 7039, 704(;, 7041, 
7063--66, 7074, 7076-77. 7103, 
7107, 7109, 7119, 7120, 7121, 
7122, 7125, 7132-33, 7135, 7137, 
7138, 7148, 7156-57, 7158, 7162-
63,7164,7166.7174,7176,7177-
78, 7179, 7180, 7181, 7183-84. 

Motion to pass, as amended. 
Vol. IV, 7218-19, '1230, 7233-36. 

State Bank of India (Amendment), 
Bill: 

Motion for leave to introduce. 
Vol. V, a950. 

Notion to consider. 
Vol. V, 9434-39. 9440, 9442, 9446. 

90147--50. 
Consideration of clauses. 

Vol. V, 9454. 
Motion to pass, as amended. 

Vol. V, 9455, 9458-60, 9461. 
Statement giving reasons f()r pro-

mulgating the State Bank of 
India (Amendment) Ordnance -
Laid on the Table. 

Vol. V, 8950. 

GUPTA, SHRI 1\. K.: 
Motion ore Report of States 

Reorganisation Commission. 
Vol. X, 4193-96. 

Sworn. Vol. VIII 16071. 

GUPTA,SHRISADHAN: 
Announcement Te discussion on 

S.R.C. Report. 
Vol. IX, 1923-24. 

Caste Distinctions Removal BtU (btl 
Shri Dllbh,): 
Motion to' consider and a.onend-

ment to circulate. 
Vol. nI, 5333, 5844-48. 

Amendment to refer to 
Committee. 

Sf!lect 

Vol. III, 5344-46. 
Citizenship Bill: 

MoUon to refer to Joint Com-
mittee and. amendment to cir-
culate. 

Vol. V, &491. 
Motion to consider as reported 

by Joint Committee. 
. VOl. IX. 1244-511 

Consideration of clauses. 
Vol. IX. 1340-41, 1349-37, 1387-
88, 1427, 1439, 1442. 1443, 1456, 

1459-60, 1478-·!\C, 15M. 
Code of Criminal Procedure 

(Amendment) Bill: 
Mo~on to refer to Joint Com-

mittee. 
Vol. V, 9214, 9223, 1224, 9335, 

93ft!. 
Code of Criminal Pirocedure 

(Amendment) Bill: 
Motion to consider amendments 

made by Rajya Sabha 
Vol. V, 8404-05, 8411--14, 8415, 

~. 
Committee on Private Menlbers' 

Bills and Resolutions: 
Motion re Forty-second Report. 

Vol. X, 2928--30. 
Companies Bill: 

Motion to consider as reported by 
Joint Committee. 

Vol. V, 9900-10, 9::114-22. 
Consideration of clauses. 

Vol. VI, 11278-83, 11485-93, 
11543-44, 11597-98, 11599-600, 
11601, 11654, 11660--69, 11740, 
11742, 11743. 11744, 11745, 
11746, 11801, 11832-39, 11899-
900, 11901, 11902, 11903, 11909. 
11948, 11970, 11981. 12094, 
12095, 12105, 12106, 12107. 
12108, 12109, 12155, 2156, 
12176-82. 

Vol. VII, 12196-97, 12]99, 12200. 
12201, 12202, 12203, ]2204-05. 
12206-07, 12209, 1221G. 1221], 
12212, 12213, 12214-15, 12216-
IT, 12219, 12220-26, 12504·05. 

12505-06. ---------- -----------
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GUPTA, SHRI SADHAN: conte!. 
Constitution (Fourth Amendment) 

S111: 
Motion to refer to Joi'1t Com-

mittee anel amendment to cir-
culate. 

Vol. II, 2163. 
Motion to consider Il$ rep'oftl!cl by 

Joint OonutliUee. 
Vol. Ill, 4848. 

Consideration of clauses. 
. '. , ,,"01. lII, 5026, 5Pf3-46. 

Demanda for Grants, 1955-56: 
Br"4eas~g. 

Vol. III, 4032--·38. 
Capital Outlay on Broadcasting. 

Vol. III, 4038, 4194. 
External Affairs. 

Vol. II, 3936. 

:Motion to reduce tbe Demand: 

Continued refusal to allow 
Indians outside Portuguese 
territOries to participate in 
movement for liberating part 
of our country occupied by 
Portugal. 

Vol. 11, 3994. 

Ministry of Commerce and In-
dustry: 
Motion to reduce tbe Demand. 

Failure' to pre~ent inve~tment 
of foreign capital in spheres 
where national illdostries 
can meet country's needs. 

Vol. m, 4680. 

Fall in exports of many com-
modities including shellac, 
pepper, cashewnuts and 
artificial silk. 

Vol. 111, 4680. 

Ministry of Finance. 
Vol. III, 5431-37. 

~otiOJl to reduce the Demand: I 

Loan to Investment and 
Development Corporation 
and guaranteeing the loan 
to be advanced to them by 
World Bank without secur-
ing any control over their 
operati()ns. 

Vol. III, 5292, E,488. I 

GU:r'I'A, SHRI SAPHA.N: conu,t. 
Demands for Grants, 1955-56: conte!. 

Minilltry of Finance: cont~. 

Motion to reduce the Demand: 
cont4· 
Unsatiafactory working of 

Industrial Finance Corpo-
ration as revealed by Audit 
Report. 

Vo~. III, 5.29l-92, 5432-
33, 5488. 

l4inistry of Food an~ Agricul-
-t~: ' 
Motion to reduce the Demand: 

Failure to raise mlnImUm 
price of su.ar-caIW pay-
able to growen. 

Vol. II, 3282. 

Minis~ry of InformatiLn and 
Broadcasting. 

. Vol. III, 4031-38, 4162. 

Motion to reduce the Demand: 
Disapproval of policy re-

garding broadcasting and 
into~tion. 

Vol. III, 4035--38. 

Ministry of Labour: 

Motion to reduce the Demand: 
Adoption of unfair practices 

by Orissa Cement Limited 
to hamper legitimate trade 
union activities In I.3nji-
berna quarry. 

Attitude of Regional Labour 
Directorates and particular-
ly of the Regional Labour 
Directorates in Calcutta 
to\\!'ards INTUC uniOM in 
connection with cor.cihation 
proceedings and appoint-
ment of industrial tri-
bunals. 

Vol. II. 2972. 

Government's attitude to-
wards rationalisation in 
industries. 

Vol. n, 2965. 
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GUP'l'A, SHRI SADHAN: contd. 
Demands for Grants, 1955-56: contd. 

Ministry of Labour: contd. 
Motion to reduce the Demand: 

contd. 
Numerous accidents to coal 

mines different parts of lhe 
country. 

Vol. IT, 2972. 
Refusal to set up an AU India 

Industrial Tribunal ~or the 
Insurance Industry. 

Vol. II, 2965_ 
Refqsal to set up industrial 

tribunals for settlemcnt 01 
genuine disputes. 

Vol. II, 2961i-
llinistry of Natural Resources and 

Scientific Research: 
Motion to reduce the Demand: 

Agreements with SVOC Rnd 
BOC for oil exploratioD. 

Vol. II. 3877. 
Ministry of Production. 

Vol. Ill. 4231, 2498. 430l. 
Motion to reduce the Demand: 

Entrusting production of re-
fined oil entirely to foreign 
interests. 

Vol. Ill. 4231. 
Failure to set up a steel 

plant in West Bengal 
Vol. Ill. 423l. 

Multipurpose River Schemes: 
Motion to reduce the Demand: 

Employment of ilighly-paid 
American experts in con-
nection with the Bhakra-
Nangal Project. 

Vol. III. 4361. 

Union Excise Duties: 
Motion to reduce .he Demand: 

Excise duty on sugar. 
Vol. III, 5292. 

Durgah Khawaja Saheb Bill: 
Motion to consider. 

Vol. V. 935G-52. 
9369. 

Finance Bill. 1955-56: 
ConsideratIon of c1au3es_ 

Vol. Ill, 5932. ;)950, 5951-52. 

GUPTA. SHRI SADHAN: contd. 
Finance Bill, 1955-56: contd. 

Motion to pass as amended. 
Vol. IV. G036. 

General discussion of the General 
Budget, 1955-56. 

Vol. n, 2434, 2731. 
Half-an-hour Discussion re Re-

grouping of Railways. 
Vol. VT, 11753. 

liindu Marriage Bill (as ~assed by 
Rajya Sabha): 
Consideration of clauses 

Vol. IV, 750~6, 7606, 7610. 
7614, 7845-46, 7808, 7903, 7941 

-43. 
Hindu Succession Bill: 

Motion to concur in the recom-
mendation of Rajya Sabha to 
join the Joint Committee of tbe 
Houses. 
Vol. IV, 8053-58, 8136-37, 8180. 

Vol. V, 8346-47. 
Hyderabad Export 

ation) Bill: 
Duties (Valid-

Motion to consider. 
Vol. IV, 6826. 

Indian Trade Unions (Amcndment.) 
Bill (Insertion of new section 15A; 
btl Shri Nambiar): 
Motion to consider. 

Vol. II. 2513, :':515-21-
Industrial and State Financjal Cor-

porations (Amendment) Bill: 
Motion to consider. 

Vol. V, 8656-61. 8685. 
Insurance (Amendment) Bill: 

Motion to consider. 
Vol. IX, 1563. 1574-79. 

Motion on Address by the Presi-
dent. 

Vol. I. 417, 432. 
Motion re Report of Press Com-

mission. 
Vol. VI, 10822--32, 10886. 

Motion re Report of States Re-
organisation Commission. 

Vol. A. 4467--'i1. 
Motion re suspension of Rule 321 

in its application to the Consti-
tution (Eighth Amendment) Bill. 

Vol. IX, 1935. 
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GUPTA, SHRI SADHAN: con.td. 

Press and Registration o! 
(Amendment) Bill: 
Consideration of clauses. 

Books 

Vol. IX, 88-92. 
.Resolution re inbalance in price 

structure. 
Vol. II, 33911, 331:19. 

Resolution re political pensions. 
Vol. III, 4'197-·99. 

Salaries and Allowances ot Mem-
bers of Parliament (Amendment) 
Bill: 
Consideration of clauses. 

Vol. II, 3380-·82. 
Sea Customs (Amendment) Bill: 

Motion to consider. 
Vol. 1If, 4720. 

Statt" Bank of India Bill: 
Motion to consider. 
Vol. IV, 6128, 6130, 6240-4;', 624B-

53. 
Consideration of clausef:. 
Vol. IV, 6980-81, 6993-98, 7003, 

7020, 7032, 7042-43, 7058--60. 
7084--88, 7097,7102-03,7105--
07, 7113-14, 7122, 7125-27, 
7133, 7143-44, 7158, 7159, 
7164-65, 7166-67, 7172-73) 

7181-82, 7183. 
Motion to pass, as amended. 

Vol. IV, 7219-20, i222-24. 

Untouchability (Offences) Bll1: 
Consideration of clauses. 

Vol. IV, 6639, 6640, 6643, fI1J44--
46, 6654, 6673, 66ilO, ()'I09, 6725, 
6726, 6727, 6730- 32, 6741, 
6762, 6781, 6791, 6797-99, 
8819. 

Working Journalists (Conditions of 
Service) and Miscellaneous Pro'-
visions Bill (as pas3ed by Rajya 
Sabha): 

Motion to consider. 
Vol. X, 2523-26. 

GURUPADASWAMY, SHRI M. S.: 
Business of the House. 

Vol. IV, 6541, 681U. 
Vol. V, 8951. 

Vol. Vl, 10361. 

GURUPADASWAMY, SHRI M. S.: 
contd. 
Calling Attention to Matt<:r ef 

Urgent Public Importance: 
Crash of Indian Airline., Con-

stellation in South China Sea. 
Vol. Ill, 5133 . 

Railway accident near :Murshida-
bad. 

Vol. VI, 1147;J, .11477. 

Chartered Accountants 
ment) Bill: 

(Amend-

Motion to consider and Amend-
'ment to refer to Select Com-

mittee: 
Vol. VII, 13293-94, 132118-99, 

13302--05, 13312, 13324. 
Consideration of clauses. 

Vol. VII, 13327, 13331. 
Citizenship Bill: 

Motion to refer to Joint Com-
mittee and amendment to dr-
culate. 

Vol. V, 9643-51, 9739. 
Motion to consider as reported by 

Joint Committee: 
Vol. IX, 121.11, 1::'12-76. 

1284. 
Code of Civil Procedure (Amt'nd-

ment) Bill: 
Motion to refer to Joint Com-

mittee. 
Vol. V. 9161, 9\7'/, !I 1 1l1>-92. 

Companies Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. V, 9920, 10028, 100:19, 10077, 

10078, 10082. 
Vol. VI, 10163, 10179, 10314--24, 

10458, 10460, 10464, 10500. 

Consideration of clause~. 

Vol. VI, 11037, 11042, JI043, 11045, 
11184, 11193-201, 11354--59, 
11532, 11533, 1156~ 115':"2, 11594, 
11596, 11601, 11647--60, 11677, 
11715, 11854, 11855, 119]0, 11I~81, 

12062, 12093, 12094, 12101-02, 
12112-26, 12152. 

Vol. VII, 12201-02, 12247, ]2330, 
12600, 12615, 12616, 12615--21, 
12622. 12623, 12702, 12788-87, 

12787-88, 12791-92. 12797. 
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dURUPAnASWA:MY, SHlb it. S.: 
contd. 
Companies :eill: c01l.td. 

MotiOn to ~~s, a~ llm~ijd~d. 
Vo1. VII, ]3212, 13:l72. 

CcmsUtution (Fourth Amendment) 
Bill: 

:Mohon to tefer to Joint Com-
.wttee and amen(lmcnt to cir-
culate. 

Vol. iI, 2126--30. 

ConstHu-ii6n (Eil1lth Atne11llment) 
Bill: 
Motion for leavA to introduce. 

Vo1. IX, 1793--95. 

ec)nve~tton requO~ . 
"tol. VlI, 12192. 

r>embtds for Grants. 1.&5.;.58: 
Capital Outlay on Br8i1.dcllllting. 

YoL III, 4198. 

. Wni.tnr of Firiance. 
Vol. III, 5421. 

Ministnr of Irrigation and Power. 
Vo1. !I1, 4324. 

D~an.d,s for Granta, 1855·56-
Railways: 

Railway Board -. -. . 
Vol. I, 1107, 1348, 1383-90, 14(8. 

Motion to reduce the Demand: 

Delay in Railway Doal'd Office 
in disposal of representations on 
staff matters. 

Vol. I, 1388. 

Failure of Railway S<!curity Or-
ganisation . &lid prevailing dis-
content of Watch and Ward 
Staff on account of placing over 
their head o8\c~ts froin Gov-
ernment's Police and Intelli-
gence Departments. 

Vol. I, 1390-91, 13112. 

Revision of scales of pay of Train 
examiners. 

'101. I. 1388. ---_. ------._- -.----~------

GuRUPADASWAMY, SHRI M. S.: 
~(mtd .. 
DemandsrQ~ Supplementary 

Grants, 1954-55. 
VOl. I, 725_ 

Cabitiet: 
Motion to reduce tfle Dem8:hd~ 

Ap~in1:r!lent of 1 Cabinet 
Miniiter and 5 Ministers of 
State. 

Vol. I, 783-88_ 
External A1!aira: 

)i"oHon to r~ditee ihl! Detnand: 
Appointment of persons tG 

l~g.t.orls. 
"tol. I, 763, 765, 767-68. 

NeceSsity of cOlltiittibll or-
~a~isaiion for reCc:lv~ty ,of 
aMucted women and 
children. 

Vol. I, 763, 768. 
Pollcy behind 4eciSion to open 

new InlSS10nS in Tndo-
China, Sudan an~ &pain. 

VQl. I, 766·67 . 
Demands for Supplementanr 

Grtrtts, 1955-56 pertaining to the-
Wriistnr of Finance and motions. 
to reduce the Demand. 

Vol. VIII, 16370-72. 
Demands for Supplemcntanr 

Grants, 1955-56, pertaining tG 
Ministry of Home Affairs and 
motions to r~uce the Demands. 
Vol. VIII, 15446, 15448-47, 15447. 

15462-157, 15479. 
Demands for Supplementary Grants. 

1955-56 pertaining to Ministnr of 
Works, Housing and Supply and 
motions to reduce the Demands. 

Vol. VIII, 15415, 15422, 15424. 
Finance Bill, 1955: 

Motion to consider. 
Vol. III, 5582-90. 

General discussion of the General 
Budget, 1955-56. 

Vol. II, 2496- ·2501. 
General discussion of the Railway 

Budget, 1955.,56. 
Vol, I, 1102, 1103, 1104. 

Hindu Marriage Bill (as passed 
by Rajya Sabha): 
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GURUPADASWAMY, saltl M.S.: GURUPADASWAMY, SaRI M.S.: 

contd. cootd. 
Hipd\l MJrri~ge Bili (as passed by Press and Regisb;'ation of Books 

Rajya Sabha): contd. (~endment) Bill: 
Motion to consider. ConsideraUoh of clauses. '"" _ .... 

Vol. IV, 7553, '1512, 7593, i615- Vol. An., ----. 

19. Considell'ation of elaus(~3. 

MotiOn to "s. Vol. IX, 117. 
Vol. IV, 7095--97. Prevention of Corruptwn (~nd-

lmpQrt$ end .~xports (Control) ment) Bill: 
AiheriC!ment ~ill (as passeet by Motion to cC)nlicier. 
Rajya Saliba): 
lIdtioil to consider. 

Vol. I, 1210--16, 1273, 1274, 1275. 

Industrial nlsputes (Banking Com-
pahies) Decillion Bill: 

Consideration qf clauses. 
'(rot. vnI, 15190, 15205-06. 

I!\$Ufllnee (~~ndment) ~111: 
Motion to consider. 
Vol. lX, 1~!8, fasS. H173, 1579-

83. 
Manipur (~~) Dill: 

Motion to consider. 
Vol. IX, IU9-·22. 

Motion for Adjournment: 
Arrest of Dr. Lohia and others at 

Imphal. 
Vol. III, 4957, ·1958. 

Motion on Address by the Presi-
dent. 

Vol. I, 166, 523. 
Motions re Displaced Persons' Com-

pensation and Rehabilitation 
Rules, 1955. 

Vol. VII, 134Sl. 
Motions re Reports of Commissioner 

for Scheduled Castes and Schedul-
ed Tribes for 1953 and 1954. 

Va.1. VII, 13997. 
Motion re Report of Press Com-

mission. 
Vol. VI, 10550-51, 1069~10700, 

10750, 10858, 10894, 108R8. 
Motion re Report of States Re-

organisation Commission. 
Vol. X, 2640, 2713, 2864, 2902, 2903, 

~995. 3000. 
Vol. X, 3142, 3232· -41, 3723. 

Motion re white paper on GAT'I'. 
Vol. VII, 14481--86. 

Vol. IX, leo. 
Motion to pass, as amended. 

Vol. IX. 224-41. 
Prtle CCJft'lP8titions Bill: 

Motlon to co~~er. 
Vol. VIII, 15234, 15254, 1528S-86. 

Amendment to reter to Select 
Cominlttee. 

Vol. vnr, 15283--88. 
Q.uestion of Privilege. 

VC)l. VI, 11465. 
1t8ilway Stores (UnlaWful I'o,sess-

tOn) am (as passeQ by Rajya 
Sabha): 
Motion to consider and amend-

ment to refer to Select Com-
mittee. 

Vol. I, 1757. 

Representation lot the People 
(Amendment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. VII, 14598, 14733. 

Vol. VIII, 14823. 

Representation of the 'PeoplE' 
(Second Amendment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. VII, 14503, 14733. 

Vol. VIII, 14823. 
Resolution re appointment of Pay 

Commission. 
Vol. V, 9993. 

Resolution re corporation for 
broadcasting. 

Vol. I, 492-94. 
Resolution re Enhancement of 

export duty on tea. 
Vol. I, 640. 
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GURUPADASWAMY, SHRI M.S.: 
ccmtd. 
Resolution re state monopoly of 

foreign trade. 
Vol. VI, 11449. 

Sea Customs (Amendment) Bill: 
Motion to consider. 

Vol. Ill, 4711-·-13, 4720. 

State Bank of India Bill: 

Motion to consider. 
Vol. IV, 6112, 6128, 6383--86. 

State Bank of India (Amendment) 
Bill: 

Motion to consider. 
Vol. V, 9436, 9441-43, 9448. 

Statement re Goa situation. 
Vol. VI, 10232. 

Suspension ot a MeJ:D.bG'. 
Vol. VI, 11333, 11334, ll335. 

Titles and Gifts from Foreign 
States (Penalty for Acceptance) 
Bill (by Shri C. R. Narasimhan): 
Motion to consider. 

Vol. VI, 10611-13, 10615, 10618, 
10622. 

University Grants Commissi(lIl Bill: 
Motion to refer to Joint Com-

mittee. 
Vol. I, 73-79. 

Motion to consider as reported by 
Joint Committee. 

Vol. IX, 255, 370, 457-64. 

Consideration of clauses. 
Vol. IX, 495, 504-06, 532, 533, 

534, 535, 570. 

Untouchability (Offences) Bill. 
Consideration of clauses. 

Vol. IV, 6646, 6647, 6650-51. 

Working Journalists (Conditions of 
Service) and Miscellaneous Pro-
visions Bill (as pasaed by Rajya 
Sabha): 

Motion to consider. 
Vol. X, 2520-23. 

Working Journalists (Industrial 
Disputes) Bill (as passed by 
Rajya Sabha): 
Motion to consider. 

Vol. I, 1635, 1648-52. 

GYPSUM: 
Demands for Grants, 1955-56: 

Ministry of Production: 
Motion to reduce the Demand: 

Need to erect a fertiliser and 
a cement factory at Peram-
balur to make use of --
available there. 

Vol. Ill, 4232, 4311. 

H 

HALF-AN-HOUR DISCUSSIONS: 
Re 3Ccidents in coal mines. 

Vol. II, 2972-1i. 
re All India Council of Sports. 

Vol .VIII, 15516-30. 
re Machine Tool Prototype Factory. 

Ambarnath. 
Vol. VII, 14773-788. 

re Pondicherry Assembly. 
Vol. VII, 14040-U. 

re grouping of Railways. 
Vol. VI, 11747---tO. 

HANDLOOM CESS FUND: 
Demans for Grants, 1955-56: 

Ministry of Commerce and Indua 
try: 
Motion to reduce the Demand: 

Failure to supervise effective· 
ly expenditure out of. 

Vol. III, 4681, 52tf 
HANDLOOM INDUSTRY: 

Demands for Grants, 1955-56: 
Ministry of Labour: 

Motion to reduce the Demand: 
Condition of weavers in the 
-- in U.P. 

Vol. II, 2964·65, 2967, 3038, 3039. 
Unemployment problem 

among handloom labourers. 
VoJ. II, 2964-65, 2966, 3039. 

Supplies: 
Motion to reduce the Demand: 

Establishment of small-scale 
uniu to provide cheap yarn 
to the handloom weavers. 

Vol. II, 2914, 2915. 
Failure of the Ministry to 

purchase cloth only from 
khadi and handloom indus-
trial con::erns. 

Vol. II, 2914, 29Hi. 
---- ---_.,----------------
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HANSDA, SHRI BENJAMIN: 

Demands for Grants, 1955-56: 
Ministry of Irrigation and Power: 

Motion to reduce the Demand: 
Inadequate irrigation schemes 

in Santal Parganas (Bihar). 
Vol. III, 4360. 

Motion re Report of State Re-
C?rganisa tion Commission. 

Vol. X, 4217-23. 
Sworn. 

Vol. I, 1. 

HARIJANS: 
See "Scheduled Castes". 

HANSDA,SHRISUBODH: 
Motion re Report of States Reorga-

nisation Commission. 
Vol. X, 4232-35. 

HATHI SHRI: 
Budget estimates of Damodar Valley 

Corporation for the year 1955-56-
Laid on the Table. 

Vol: I, 398. 
Correction of answer to sta:-red 

question No. 233 asked on 25th 
February, 1955. 

Vol. II, 3153. 

Correction of answer to starred 
question no. 1086. 

Vol. V, 8289. 
Inter-State Water Disputes Bill: 

Motion to concur in the recom-
mendation of Rajya Sabha to 
join the Joint Committee. 
Vol. VIII, 15758, 15768, 15770, 

15799-800. 
Memoranda rB points raised during 

Budget debate on irrigation and 
power projects-Laid on the Table. 

Vol. IV, 8111. 
Motion rB flood control projects in. 

Second Five Year Plan. 
Vol. VIII, 15602-09, 15884-88, 15680. 
Resolution re river valley schemes. 

Vol. II, 3401, 3439-46. 
Statement re progress of action 

taken or irregularities in Hirakud 
Project-Laid on the Table. 

Vol. IV, 8111-12. 

HATH!, SHRI: contd. 
Demands for Grants, 1955-5' 

Gold Mines: 

Chief Inspector of Mines: 
Motion to reduce the Demuui: 

Shelter and water facilities to 
labourers of -- and Kolar 
Gold Mines in Hyderabad 
and Mysore States respec-
tively. 
Vol. II, 2964-65, 2971, 3039. 

Demands for Grants, 1955-56-RaiI-
ways: 
Railway Board: 

Motion to reduce the Demand: 
New railway construction con-

necting and Ilkal 
between Raichur and 
Bangalkot. 

Vol. I, 1173, 1454. 

HEAD OF STATE, MINISTERS AND 
HEADQUARTERS STAFF: 

Demands for Grants on ACCOUtlt, 
1955-56 Andhra. 

Vol. I, 1679, 1687-1733, 1738, 1740. 
Demands for Supplementary Grants, 

1954-55-Andhra. 
Vol. I, 1672, 1687-1733, 1734. 

HEALTH, MINISTRY OF: 

Demands for Grants, 1955-56. 
Vol. II, 3763-64. 376~3818. 

Motion to reduce the Demand: 
Failure 'to come to a decisioD 

about scheme for training of 
Rural Medical Auxiliary 
Personnel. 
Vol. II, 3791-92, 3795, 3801-

07,3809. 

Failure to provide any aid t. 
Puransingh Pingalwara at 
Amritsar. 

Vol. II, 3783-84, 3796, 3806, 3801. 
Family planning. 

Vol. II, 3772-74, 3795, 3809. 

Inadequate provIsion for 
Homoeopathic System of 
Medicines. 

Vol. II, 3779-80, 3795, 3802, 3803, 38Ot. 
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HEALTH, MINISTRY OF: eotitd. 
Demands far Grants, 1955-56: con.d. 

Motion to reduce the dem:lknd: 
contd. 

Inadequate provision for im-
pro1>'ement of health. 

Vol. II, 376~7. 3771-72, 
3774, . 3776, 3717, 3778-79, 
3795, 3801, 88M-Oi, 3809. 

Inadequate provision for T.B. 
patients. 

VOl. II, 8", 3'180-85, 378e-
89, 3796, 3805-06, 3809. 

Inadequate provision fer the 
treatment of contagious 
diseases. 

Vol. II, 3795, 379e-98, 3808-09. 
Indigenous system iJf medicines. 
Vol. II, 376e-tO, 3779-80, 

3785-86, 3795, 3802--04, 3809. 
Non-implementation of recom-

mendations of Advisory 
Council etc. for develpOMt!ftt 
of HomoeOpathic s~im of 
Medicine. 

Vol. II, n95, 3809. 
Prohibition of birth control 

methods. 
Vol. II, 3794, 3809. 

Spread of epidemics like 
cholera, small pox etc. 
Vol. II, 3777-79, 3794, 3809. 

Demands for Grants on Account, 
1955-56. 

Vol. I, 1605, 1614. 
Demands for Supplementary Grants, 

1954-55. 
Vol. I, 795, 797. 

Demands for Supplementary Grants, 
1955-56. 

Vol. X, 2291-93. 
HEDA, SHRI: 

Citizenship Bill: 
Motion to refer to Joint Committee 

and amendment to circulate. 
Vol. V, 9718. 

Companies Bill: 
Motion to consider as reported by 

Joint Committee. 
VOl. V, 9872-79. 

DemanQs for Grants, 1955-56: 
Ministry of Production: 

Vol. m. ~22'1-30. 

HEDA, SHlt!: ocontd. 

Dem~nq. fOl'. $"pplemental)' Grants, 
1954--S5-Andfuta. 

ltritatkm. 
VOl. I, 1690. 

Gene~l dialcUJllion of the General 
Budeet, 1955-58. 

'Vo1. II, 224fJ.-M. 
Hindu Succession Bill: 

Mottbn to concur in the recom-
mendation of Rajya. Sabha to 
join the Joint Comm:litee. 

Vel. v, 1332-48. 

Imports 'aDc:lJ:Kpotts (~tttol) 
~~ ... t Bill (as paseed by 
Rajya Salt.): 

Motion to consider. 

Vol. I, 1212, 12~3. 
Vbl. t, 1244-49. 

Indian Coinage (AmeRdment) Jaill: 
Moticm to consider and amend-

ments to circulate. 

Vol. V, 8837, 8840. 
Motion on Address by the President. 

Vol. I, 307, 325, 384-89. 

Motion re Report of States Reorga-
nisation Commission. 
Vol. X, 2648-62, 3247, 3251, 3558, 

3559, 3561. 

Motion re white paper on GATT. 
Vol. VII, 14544-47. 

Railway Stores (Unlawful Posses-
sion) Bill, (as passed by Rajya 
Sabha): 

Motion to consider and amend-
ment to refer to Select Commit-
tee. 

Vol. I, 1758. 

Resolution re Central Agricultural 
Finance Corporation. 

Vol. V, 8922. 

Resolution re separation of Posts 
and Telegraphs finance. 

Vol. I, 1789-92, 1717. 
--------_._--- ....... --------- . ----.---------



rom W, sHiu: 
Demands for Grants, 1955-58: 

. IrripUon (InclUding Workin8 Ex-
penses), Navigation. Embank-
merit and Drainage Works (Met 
from Revenue). 

Vol. IiI, i43.5-46. 
Miriistty of Irrigation and Power. 

Vol. III, 4340-46. 
Motion to reduce the Demand: 

Need of electric power tor 
rural areas. 

Vol. III, 4341-44. 
Multipurpose River Schemes. 

Vol. III, 4340-41, 4S44-46. 
Demands for Grants, 1~i;5-56-Rai1-

wafs. '. 
Vol. I, 1473, 1477, 1504-08. 

~. Lit1.·'~ Woflts-(Revenue)-
''''ip' 'Welfllre: , 
Motion to reduce the Demand: 

ConStruction of new level 
crosidn,s at Samloti and 
MangWal Stations on the 
~nr-a VaU(!y . Railway 
Section of ihe Northern 
Railway. 

Vol. I, 1473, 1504--07. 
Ordinary Working Expenses-

Operating Staft'. 
Vol. I, 1507-08. 

Hindu SuccessiOn Bill: 
Motion to concur in the recom· 
mendation of Rajya Sabha to join 
the Joint Committee. 

Vol. V, 8349-52. 
Motion re Report of States Reorga-

nisation Commission. 
Vol. X, 2815, 2820, 3024, 3660-64, 

3687-93. 

HEMBROM, SHRI: 
Demands for Grants, 1955-56: 

Ministry of Home Affairs. 
Vol. III, 4461-66. 

Motion re Reports of Conunissionesr 
for Scheduled Castes and Sche-
duled Tribes for 1953 and 1954. 

Vol. VII, 14014-20. 
Motion re Report of States Re-

organisation Commission. 
Vol. X, 3396-3401. 
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HiNDI: 

Calling Attention to Matters of 
Urgent Public Iinportanoe AP-
pointment of a Commission on. 
--. 

Vol. IV, 7911-13. 
Use of -- in U.P.S.C. examina-

tions. 
Vol. IV, 72"--'6. 

Co~titution . (Hindi Language for 
Of!l~lal PU11X>ses) order, 1988-
Li1d On the Table. 

Vol. X, 1099. 
Demands for Grants, 1955-56: 
~,try of CopununicatiO:{ls: 

'Motion to reduce the l)f:~bd: 
Introduction of money order 

and otbef forms in. 
Vol. 11, seS8-30, 3655-56. 3657. 

3733. 3761. 
nemanCls for Supplementary Granta;. 

1955-56: 
Esceillineous Departments alief 

Expenditure under the Mitlistty 
of Home Aft'airs: 
Motion to reduce the Demand: 

Delay in constitution and com-
position of 0fficial Language 
Commission. 

Vol. VIII, 15386,' 15388-89. 
115443-46, 15447-79. 

Inadequate representation 
given in the Commission to 
non-Hindi-speaking areas. 

Vol. VIII, 15387, 15388-89, 
15443-46, 15447_80. 

Official language policy. 
Vol. vm 15387-88 15388-89 
15443-46, 15447~O. ' 

Policy of Introducing -- as 
official language. 

Vol. VIII, 15387, 15388-89, 
15443-46, 15447-80. 

Hindu Marria~ Bill (as passed by 
Rajya Sabha). 
See under "Bill (s)". 

HINDU MARR'lAGE (AMEND-
MENT~ BILL: 

(.I\IXt"t!ndment of section 28: bT 
Shri S. V. L. Narasimham): 
See under "Bill(s)". 
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HINDU MINORITY AND GUAR-
DIANSHIP BILL: 

Se~ under "Bill(s) ". 

HINDU SUCCESSION BILL (AS 
PASSED BY RAJYA SABHA): 

See under "Bill (s) ". 

HINDUSTAN CABLES LTD.: 

Audited Profit and Loss Accounts of 
__ for the period ended the 31st 
March, 1955-Laid on the Table. 

Vol. X, 3903. 

HINDUSTAN HOUSING FACTORY, 
LIMITED: 
Annual Report and account of--

for the period 1st April, 1953 to 
31st July, 1954-Laid on the Table 

Vol. I, 398. 

HINDUSTAN 
FACTORY: 

MACHINE TOOL 

Calling Attention to Matter of 
Urgent Public Importance: 
Report of Mr. J. D. Scaife re --

at Jalahalli. 
Vol. VIII, 16017-21. 

HINDUSTAN SHIPYARD LIMITED, 
VlSAKHAPATNAM: 
Demands for Grants, 1955-56: 

Other Organisations under the 
Ministry of Production: 

Motion to reduce the Demand: 
Inefficiency and delay in 

building new altips in the 

Vol. III, 4207, 4219-20, 4233, 
4250, 4266--70, 4272-73, 
.(315-16, 43UI. 

Non-fulfilment of constructioll 
targets in Visakhapatnam 
shipyard under remodelling 
plan of the French firm of 
naval expert.5. 

Tol. III, 4207, 4219-20, 4233, 
4236-37, 4250-51, 4266-67, 
4272-73, 4280, 4316, 43111. 

HINDUSTAN SHIPYARD LIMITED, 
VISAKHAPATNAM: contd. 

President's Address: 
Hindustan Shipyard Ltd., Vis-

akhapatnam. 
Vol. I, 6, 13. 

Statement re delay in delivery of 
ships by --.-Laid on the Table. 

HINDUSTAN 
ROURKELA: 

Vol. VIII, 14921. 

STEEL LTD., 

Demands for Grants, 1955-56: 
Ministry of Production: 

Motion to reduce the Demand: 
Exploitation of labour by 

Contractors of. 
Vol. III, 4231, 431 •. 

Inadequate arrangements for 
drinking water at the site of 

Vol. III, .4223, 4232, 4313, 4319. 
Inadequate employment of 

local people in. 
Vol. Ill, 4231, 431 •. 

Inadequate steps to safeguard 
interest of Orissa and of 
people of Orissa in. 

Vol. III, 4232, 431 •. 

Lack of arrangements for 
technical training of ade· 
quate number of local 
people for. 

Vol. III, 4232, 431 •. 

Non-payment of compensatioD 
and forcible occupation - of 

lands in connection with 
works of. 

Vol. III, 4231-32, 4314, 4319. 

HINGOLI: 

Demands for Grants, 1955-56- Rail· 
ways: 
Railway Board: 

Motion to reduce the Demand: 
Extension of new rail link of 

Khandwa-Hingoli metre 
gauge through Parliwaij-
nath, Bir Shevgaon, Abmed-
nagar Chondnadi to Poona. 

Vol. I, 117., 1"4. 
-------._-_._------
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HIRAKUD DAM PROJECT: 

Statement rf! accident at Hirakund 
Dam. 

Vol. VII, 13408-09. 

Statement rf! progress of action 
taken on irregularities in Hirakud 
Project-Laid on the Table. 

Vol. IV, 8111-12. 

HOLIDAY(S): 

Demands for Grants, 1955-56: 
Indian Posts and Telegraphs 

Department (Including Working 
Expenses): 

Motion to reduce the Demand: 
Grant of Postal -- to em-

ployees or payment ot com-
pensation in lieu thereof. 

Vol. II, 3684-85, 3668, 3708, 3761. 

HOMJ: AFFAIRS, MINISTRY OF: 

Demands for Grants, 1955-56: 
Vol. III, 4445, 4446, 4449-75, 

4479, 4556, 4562-4657. 

Motion to reduce the Demand: 

Failure to fill in posts in gov-
ernment offices reserved for 
scheduled castes. 

Vol. III, 4473, 4502-03, 4526-
28, 4542, 4571-72, 4657. 

Failure to safeguard interests 
of scheduled castes. 
Vol. III, 4461, 4472, 4483-88, 

4500-03, 4523-28, 4541-46, 
4570-71, 4605-13, 4631, 
4657. 

Implementation of Govern-
ment's assurances in regard 
to facilities tor possession of 
arms. 

Vol. III, 4474, 4657. 

Inadequate representation of 
scheduled castes and sche-
duled tribes in Central ser-
vices, especially All India 
Services. 

4474, 4657. 

HOME AFFAIRS, MINISTRY OF: 
Demands for Grants, 1955-56: contd. 

,. 

Motion to reduce the Demand: 
contd. 
Inordinate delay in disposal of 

reference from Bihar Gov-
ernment rf! G.R. case No. 2~ 
of 1954 UIS 148 I.P.C. in the 
Court of S.D.O. Seraikella. 
resulting in continuing. 
harassment of accused 
perSOnii through repeated 
adjournments for over a 
year. 

Vol. III, 4474, 4503-04, 4057 
Need for encouraging Rifle 

Associations. 
Vol. III, 4475, 4657. 

Need for giving special consi-
deration in the matter of 
promotion to scheduled 
castes and scheduled tribes 
employees who come· 
through competitive exami-
nations irrespective of their 
seniority. 

Vol. III, 4473, 4657. 
Need to organise Civil Defence 

Units by co-ordinating acti-
vities of voluntary organi-· 
sations. 

VoL III, 4474, 4657. 
Need to reserve vacancies for-

backward classes for ap-
pointments in all Govern-
ment services on population. 
basis. -

Vol. III, 4474, 4657. 
Need to set up a Police Com-

mission. 
Vol. III, 4475, 4574-

75, 4633-34, 4657. 
Non-inclusion of "Boyas or 

Valmikis" of Royalaseema in 
scheduled castes. 

Vol. III, 4472, 4657. 
Non-inclusion of "Lingayets'" 

in backward communities. 
Vol. III, 4472, 4657. 

Policy rf! grant of allowan('~ 
to relatives of Rulers or 
Indian States. 

Vol. III, 4473, 4504-05, 4657. 
Registration of scheduled 

castell in Census. 
---'-_.'.- -- _ .. -._-----_._----_ .. _----_._--- Vol. III, 4467-68, 4473, 4657. 



ROME AfFAl~, MINISTRY OF: 
contd. 
D~a:n~ lor Grants, 19.s5-5~: contd. 

Motions to reduce the demand: 
contd. 
RePresentation of scheduled 

castes in· Central Secretariat 
and AJi· In4~a Services. 

Vol. III, 4472, 4657. 
Reservation for scheduled 

castes and scheduled tribes 
of posts Which· are filled in 
by p~~motion. ' 
. . V61: Ill, 4473, '4527, 

4657. 
Revision of pay scale of lower 
. division clerks·' employed 

under Central Government. 
Vol. III, 4475, 4577-79, 
4627-28, 4634-36, 3648-49, 

4657. 
Revision of pay scale of third 

division clerks . of Central 
Secretariat. 

Vol. m, 4474, 4635-36, 4648-
49, 4857. 

De~ands for G.rants on Account,. 
1955-56. 

Vol. I, 1605, 1614. 
HOMOEOPATHY: 
~mands for Grants, 1955-56: 

Ministry of Health: 
Motion to reduce the Demand: 

Inadequate provision for 
Homoeopathic System of 
Medicine. 
Vol. II, 3779-80, 3795, 3802, 

3803, 3809. 
Non-implementation of recom-

mendations of Advisory 
Council etc. for development 
at Homeopathic System of 
Medicines. 

HOOGHLY: 
Vol. II. ~795, 3809. 

Demands for Grants, 1955-56: 
Mjnis~ry of Natural Resources and 

Scientific Research: 
Motion to reduce the Demand: 

Oil exploration policy in res-
pect of West Bengal, parti-
cularly in the notified areas 
in the districts of Midnapur, 
24 Parganas and --. 
Vol. n, 3815-16, 3832, 3874-

75, 3880. 

HOTELS: 

D.~~~ds. fo~ S~l>plel!'~ntary qrapts, 
1955-56: .. 

Other Capital Outlay of the Minis-
try of Wor~, Housin~ ~d 
~upply: 

Motion to reduce the Demand: 
Desirability of Government 

funds being invested ill 
hotel enterprise. 

Vol. VIII, 15404, 15404-41. 

Disapproval of policy: 
Undesirability of -- enter-

prise . 
Vol. VIII, 15403-04, 

15404-41. 

N~ for qaving a q~tel. 
Vol. VIII, 154P" 15404-41. 

HQUS~ RENT AIfOWANCE: 

Demands for Grants, 1955-56: 

Ministry of Finance: 
Motion to reduce the Demand: 

. Question of clas!ltfyi~~ eiUes 
with a poPl1lation of one 
lakh and above as 'C' tor 
purpose of computing --
to Central Government em-
ployees. 

Vol. III, 5292, 5488. 
Demands for Grants, 1955-56-Rall-
w~ys: 

Railway Board: 
J4otion to r~duce the Demand: 

Effect of merler of half dear-
ness allowance with pay OD 
-- of employees in class 
'C' ar~as. 

Vol. I, 1174, 1332, 14M. 

Merger of half dearness allow-
anc~ with pay on the --
at employees in class 'C' 
areas. 

Vol. I, 1329, 1332, 14M. 

Need to grant -- to staff in 
all cities, of one lakh popu-
lation such as Tanjore and 
Tuticorin (S. Railway) and 
Raipur (E. Railway). 

Vol. I, 1328, 14M. 
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HOUSlNG; 
Demands for Grants, 1955-56: 

Aviation: 
Motion to reduce the Demand: 

Reduction in Barracks rents. 
Vol. n, 3623, 3712, 3716, 

3746, 3761. 
Indian Posts and Tel~graphs 

Department (Including Working 
Expenses): 
Motion to reduce the Demand: 

Lack of quarters for em-
ployees. 
Vol. II, 3647-48. 3658, 3685-

86, 3'107, 3759, 376l. 
Necessity of adequate build-

ings for oHlce, of D.P.T. and 
Post Offices and staff 
quarters in Orissa P. & T. 
Circle. 

Vol. II, 3706, 376l. 

Loans and Advances by the Cen-
tral GoverI)ment: 

Motion to reduce the Demand: 
Granting of loans to private 

persons for industrial hous-
ing. 
Vol. III, 5294, 5440-43, 

5487, 5488. 
Ministry of Communications: 

Motion to reduce the Demand: 
Condition of quarters in I.N.A. 

Colony, New Delhi. 
Vol. II, 3622-23, 3701, 3716, 

3746, 3761. 
.Ministry of Labour: 

Motion to reduce the Demand: 
Failure to guarantee proper 
-- facilities to labour. 

Vol. II, 2964-65, 2966, 3003-04. 
3014-15, 3039. 

Ministry of Works, Housing and 
Supply: 
Motion to reduce the Demand : 

Failure to encourage private 
-- schemes. 

Vol. II, 2864-66, 2867, 2871-
73, 2887-88, 2901-02, 2903-

OS, 2913, 2915, 
Inadequate measures for In-

d.ustrial --. 
Vol. II, 2887, 2901-02, 2903-

05, 2913, 2915. 

HOUSING: contd. 
D~~d$ for Grants, 1955-5!J: coateL 

Ministry of Works, Hous~g and 
Supply: contd. 
Motion to Reduce the demand: 

contd. 
Need to draw a plan to pro-

vide houses to Harljans and 
tribal people. 
Vol. II, 2905-06, 2913, 2915. 

Miscellaneous Departments and 
~penditure under the Ministry 
of Labour: 
MotioQ to reduce the Demand: 

Need to cons~ruct at least 
20,000 quarters for miners 
during current year out of 
Coal Mines Labour Welfare 
Fund. 
Vol. II, 2964-6\>, 2971, 3014-

15, 3039. 
Other Civil Works: 

Motion to reduce the Demand: 
Provision of quarters for 

'work charged' staff accord-
ing to scales of pay. 

Vol. n, 2860, 2900, 2915. 
Demanqs for Supplementary Grants, 

1955-56: 
Mjnistry of Rehabilitation: 

!4otion to reduce the Demand: 
Delay in construction ot 

houses and tenements • tor 
displaced persons in setting 
up industries and regularisa-
tion of colonies. 

Vol. X, 2343-44, 2345-7%. 
Other Capital Outlay of the Minis-

tty of Works, Housing and 
Supply: 
Motion to reduce the Demand: 

Question <If accommodation in 
New Delhi. 

Vol. VIII, 15404-41. 
See .lso "Railway Quarters". 

HOWRAH: 
Derna~ for Grants, 1955-56: 

Ministry of Commerce and Indus-
try: 
Motion to reduce the Demand: 

Failure to give proper assist-
ance to small industrial 
unertakings of Calcutta and 
--. 

Vol. III, 4663, 4682, 5266. 
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HOWRAH: contd. HUKAM SINGH SARDAR: contd. 

, 
l 

Demands for Grants, 1955-56-Rail-
ways: 
Open Lines Works-Development 

Fund: 
Motion to reduce the Demand: 

Absence of lavatories in the 
rakes running between --
and Burdwan (E. Ry.). 

Vol. I, 1475, 1599. 
Insufficient lighting arrange-

ments at certain stations and 
trains between and 
Bankuea. 

Vol. I, 1477, 1599. 
Ordinary Working Expenses-

Miscellaneous Expenses: 
Motion to reduce the Demand: 

Non-receipt of Provident Fund 
Certificate by subscribers of 
Howrah Division, E. Rail-
way. 

Vol. I, 1471, 1599. 
Railway Board: 

Motion to reduce the Demand: 

HUBLI: 

Desirability of taking over of 
Martin Light Railway sys-
terms of 240 miles viz. 
Howrah-Amta Railway, 
Howrah-Sheakhala Railway, 
Arrah-Sasaram Railway, 
Futwah-Islampur Railway 
and Shahadra-Saharanpur 
Railway. 

Vol. 'I, 1328, 1454. 

Demands for Grants, 1955-56: 
Aviation: 

Motion to reduce the Demand: 
Construction of aerodromes at 

Sholapur and in 
Bombay State. 

Vol. II, 3710, 376l. 
HUKAM SINGH, SARDAR: 

Announcement re 
S.R.C. Report. 

discussion on 

Vol. IX, 1924-25. / I 
Business of the House: ~ I 

Allocation of time. 
Vol. ,6540-41. 

Allocation of time for the Demands 
of the Ministry of Rehabilitation. 

, Vol. II, 3043. 

Caste Distinctions Removal Bill 
(by Shri Dabhi): 
Motion to consider and amend-

ments to circulate and to refer 
to Select Committee. 

y' Vol. III, 5338, 5346, 536~8. 
Chartered Accountants (Amendment 

Bill: 
Consideration of clauses. 

~ .... , --Vol. VII, 13327-28. 
Constitution (Eighth Amendment) 

Bill: 

/ Motion for leave to introduce. 
- Vol. IX, 1760-61, 1798. 

Delhi (Control of Building Opera-
tions) Bill: 
Motion to consider. 
__ -Vol. IX, 1821, 1825-31, 1862. 
Consideration of clauses. 

•• Vol. IX, 1913. 
Demands for Grants, 1955-56: 

Capital Outlay of the Ministry of 
Rehabilitation: 
Motion to reduce the Demand: 

Delay in paying compensation 
to claimants who have 
already filed their applica-
tions for compensation. 

-Vol. II, 308~92. 
Failure to provide substantial 

amount in compensation 
pool. 

. Vol. II, 3091-92. 
Capital Outlay on Multipurpose 

River Schemes. 
/ Vol. III, 4434, 4435. 

Ministry of Defence: 
Motion to reduce the Demand: 

Jounior Commissioned Officers 
in Army. 
o Vol. II, 3448, 3499--3503, 

.- 3610. 

Lack of cordination between 
Defence and other Ministries 
and Departments. 

Vol. II, 3616. 
Modernisation of Defence 

Forces. 
Vol. II, 353Z 

-"'--,.,--.~------------



NINTH TO ELEVENTH SESSIONS, 1955 

HUKAM SINGH SARDAR: contd. 
Demands for Granhi, 1955-56: contd. 

Ministry of Health: 
Vol. II, 3780-85. 3796 . ..-' 

Motion to reduce the Demand: 

Failure to provide any aid to 
Puransingh Pingalwara at 
Amritsar. ..-' 

Vol. II, 3783-84, 3796.·· 

Inadequate provision for T.B. 
patients. 

Vol. II, 3780-85, 3796.'-

Ministry of Irrigation and Power. 
Vol. III, 4376-82, 4428 . ./ 

Ministry of Rehabilitation. 
Vol. II. 3084-92. /" 

Motion to reduce the Demand: 
Aid to industries in refupe 

townships. 
Vol. II, 3117-18. 

Allotment of evacuee houses 
and business premises by 
Custodian. 

Vol. II, 3088-89~ 3117. ,;' 

Auction of evacuee properties. 
Vol. II, 3116.· 

Dl'lay in executing Interim 
Compensation Scheme. 

Vol. II, 3089-92; 3U6." 
Displacement of persons 

settled on evacuee property. 
Vol. II, 3117. 

Failure to arrive at any satis-
factory settlement with 
Pakistan and to secure im-
plimentation of agreements 
on movables with Pakistan. 

Vol. II, 31l6.~ 
Failure to provide facilities to 

displaced persons to start 
their business after re~iv
ing technical and vocational 
training. 

Vol. II, 30a7, 3117. 
Recovery of interest on loans 

and of rents of residences 
from displaced persons with 
verified claims. 

Vol. II, 3117./ 

- _._----- .-----
HUKAM SINGH SARDAR: contd. 

Demands for Grants, 1955-56: contd. 
Unsatisfactory working of the 

Evacuee Interest (Separation) 
Act, 1951. 

Vol. II, 3117. 
Multipurpose River Schemes. 

Vol. III, 437S--82, 4432.,/'· 
Demands for Grants, 1955-58-Rail-

ways: 
Open Line Works-Development 

Fund. 
Vol. I, 155O-M. 

Ordinary Working Expensea-
Operating Staff. 

Vol. I, 1550---54. 
General discussion of the General 

Budget, 1955-56. 
Vol. II, 2201.' 

General discussion of the Railway 
Budget, 1955-56. 

Vol. I, 1011.-" 
Hindu Marriage Bill (as passed by 

Rajya Sabha): 
Motion to consider. 

Vol. IV, 6872. .. 
Consideration of clauses. 

Vol. IV, 7477, 7481-86, 7550. 
7586. 

Hindu Succession Bill: 
Motion to concur in the recom-

mendation of Rajya Sabha to 
join the Joint Committee of the 
Houses on the Bill. 

Vol. V, 8:i28, 8329-32, 8337. ---
Indian Tadll' (Second Amendment) 

Bill: 
Motion to consider. 

Vol. IX, 2018, 2021··· 
Indian Tan'if (Third Amendment) 

Bill: 
Motion to consider. 

Vol. IX, 20111, 2021. 
Medicinal and Toilet Preparations 

(Excise Duties) Bill: 
Motion to consider. 

Vol. I, 1860. 
Amendment to refer to Select 

Committee 1 B7l. 
Motion on Address by the President. 

Vol. I, 233, 303-08. 
105 L.S.D.-IS 

--'----- .... __ .- - -_ .. _-"-_ ... _----
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HUKAM SINGH, SARDAR: contd. 

Motions re Displaced Persons' Com-
pensation and Rehabilitation 
Rules, 1955. 
Vol. VII, 13340, 13350-51, 13367, 

13382, 13509, 13525-33, 13675, 
13884. 

Motion re Report of States Reorga-
nisation Commission. 
Vol. X, 2591, 2828, 3002-30, 3081, 

3634, 3643. 3747, 3748, 3753, 3765, 
3768, 3770, 3772, 3802, 4045. 

Motion re suspension of Rule 321 in 
its application to the Constitution 
(Eighth Amendment) Bill. 

Vol. IX, 1938-39.' 
Nomination of -- on the Panel 

of Chairman. 
Vol. I, 147." 

I 
Press and Registration of Books I 

(Amendment) Bill: JI 
Consideration of clauses. /"/ 

Vol. IX, 107. ' 
Railway Stores (Unlawful Posses-

sion) Bill (as passed by Raj ya 
Sabha): 
Motion to consider and amendment 

to refer to Select Committee. 
Vol. I, 1839, 1842-43, 1844-46.""'-

Presentation of the report of the 
S"kct Committee. 

Vol. II, 3885. / 
Motion to consider as reported 

by Select Commi>tee... 
Vol. IX, 930, 965--67, 970. / 

Receipt of a Jl('tition re Finance Bill. 
1955. 

Vol. III, 5661. 
Resolution re appointment of a com-

mittee to examine Community 
Projects and National Extentior. 
Service schemes. 

Vol. IX, 2065." 
Resolution re corporation for broad-

casting. 
Vol. I, 497."' 

Resolution re Industrial Service 
Commission. 

Vol. IX, 2038, 2046,/ jl 
Sea Customs (Amendment) Bill:.' / 

Consideration of clauses. / 
Vol. m, 4759, 4762. I 

HUKAM SINGH, SARDAR: conte!. 
State Bank of India Bill: 

Motion to consider. 
__ Vol. IV, 6212-13, 6277-84, 6302. 

Consideration of clauses. 
./' Vol. IV, 7145-47, 7163, 710. 

-.-- "~'.-. ---~ . ........ 
~ .... ------ ~ .. -----

HYDERABAD: 

Demands for Grants, 1955-56: 
Capital Outlay on Broadcasting: 

Motion to reduce the Demend': 
Need to open new broadcast-

ing station in Marathawada 
part of Hyderabad State. 

Vol. III, 4088, 4200. 

Chief Inspector of Mines: 
Motion to reduce the Demand: 

Shelter and water facilities to 
labourers of Hatti-Gold 
Mines and Kolar Gold Mines 
in -- and Mysore States 
respectively. 

Vol. II, 2964-65, 2971, 303G. 

Indian Posts and Telegraphs De-
partment (Including working 
Expenses) : 
Motion to reduce the Demand: 

Finalisation of the gradation 
list of employees in--
circle. 

Vol. II, 3706, 3761. 

HYDERABAD EXPORT DUTI. 
(VALIDATION) BILL: 

See under "Bill(s) ". 

HYDROGEN BOMB(S): 

See "Nuclear and Thermo-nuclsr 
Weapons". 

HYDROQUINONE: 

Reports of the Tariff Commission oa 
treatment of colliery block for 
determining the retention prices ot 
steel and on continuance ot pro-
tection to calcium chloride, soda 
ash, titanium dioxide and -
industries-Laid on the Table. 

Vol. V, 8420-2l. 
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1BRAHIM, SHRI: 
Demands for Grants, f955-56: 

Industries: 
Motion to reduce the Demand: 

Demands for Grants, 1955-56-Rail-
ways: 
.construction of New Linell--Capi-

tal and Depreciation Reserve 
Fund. 

Vol. I, 1577-79. 
'Open Line Works-Additions. 

Vol. I, 1577-79. 
Motion re Report of States Reorga-

nisation Commission. 
Vol. X, 4429-30. 

ILKAL: 
Demands for Grants, 1955-56-Rail-

ways: 
Railway Board: 

Motion to reduce the Demand: 
New railway construction con-

necting Ratti Gold Mine and 
-between Raichur and 
Bangalkot. 

VIOl. 1, 1173, 1454. 

IMPERIAL BANK OF lNDIA: 
PreSident's Address: 

Government's decision to acquire 
effective control over. 

Vol. I, 6, 12. 
:See also "State Bank of India." 

IMPERIAL CHEMICAL INDUSTRIES: 
Demands for Grants, 1955-58: 

Miscellaneous Departments and 
&s.Penditure under the Ministry 
of Production: 
Motion to reduce the Demand: 

Pennission to set up a D.D.T. 
factory. 

Vol. m. 4208, 4234, -4819. 

D4PliAL: 
liIotion for Ad;ournment: 

Arrest of Dr. Lohia a. others at. 
Vt>l. Ill, t957-&8. 

IMPORTS: 
Demands for Grants, 1955-58: 

Ministry of Commerce and Ia. 
dustry: 
Motion to reduce the Demand: 

Import, export and industrial 
policy. 

Vol. m, 4882, 5193, 5202-04, 
ti217-20, 5231-34, 5237-39, 
5254-55, 5266. 

IMPORTS AND EXPORTS (CON-
TROL) AMENDMENT BILL: 
See under "Bill(s)". 

IMPORT DUTY (lES) : 
Statement re reductions in-on cot-

ton texl..iles from U.K. 
Voi. IV, 7442-41. 

INCOME-TAX: 
Demands for Grants, 1955-58: 

Taxes on Income including Cor-
poration Tax and Estate Duty: 
Motion to reduce the Demand: 

Collection of -and estate duty. 
Vol. III, 5278-83, 5293, 5307-

08, 5451--54, 5468-70, 
5484-85, 5488. 

List of concerns to which exemption 
has been granted under section 58 
A of Indian Income Tax Act-Laid 
on the TRble. 

Vol. VIII, 16022. 

INCOME-TAX DEPARTMENT: 
Demands for Grants, 1955-58: 

Ministry of Fbaance: 
Motion to reduce the Demand: 

IRBdequate representation of 
scheduled castes in --. 

Vol. m,5291, 5488. 

INDIA STORES DEPARTMENT, 
LONDON: 
Statement of cases in which lowest 

tenders were not accepted by-
during the half year ended the 
31st December, 1954-Laid on the 
Table. 

Vol. I, 181'9. 
Statement re tenders accepted by-

Laid on the Table. 
Vel. X, 390. 
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INDIAN(S) ; 
Demands for Grants, 1955-58: 

£rlemal Mairs: 
Motion to reduce the Demand: 

Recruitment of -- in Pondi-
cherry French Army. 

Vol'. n, 392(1-21, 3995, 4020: 

INDIAN ADOPTION OF CHILDREN 
BILL (BY SHIMATI JAYSHRI): 
See under "BiD(s)". 

INDIAN AIRCltAFT AC'r: 
Notifications under-Laid on the 

Table. 
Vol. I, 17-18. 

INDIAN AIRCRAFT RULES, 1937: 
Amendments to-with explllDatory 

note-Laid on the Table. 
Vol. IV, 5978. 

Notification making amendment in 
-Laid on the Table. 

VCIi. VII, 12575. 

INDIAN AIRLINES CORPORATION:· 

See "Airlines Corporation, Indian". 

lNDIAN ARMS ACT: 
Presentation of petition. 

Vol. VI, 10495. 

INDIAN CATTLE PRESERVATION 
BILL (BY SETH GOVIND DAS): 
Correction of figures of division on 

~he motion for consideration. 
Vol. III, 4243. 

See also undier· "Bill (s) ". 

INDIAN CENTRAL ARECA.'1UT 
COMMITTEE: 
See under "Committee(s), Gther 

than Parliamentary .... 

INDIAN COCONUT COMMITTEE 
(AMENDMENT) BILL: 
See under "Bin(s)". 

JNDIAN COINAGE (AMENDMENT) 
BILL: 
See under "Bill(s)"'. 

lNDlAN CONVERTS (REGULATION 
AND REGISTRATION) BILL (BY 
SHRI JETHALAL JQSHI): 
See Wlder' ·'BilHs) .... 

INDIAN COUNCIl!. OF' AGRIetm-
TURAL RESEARCH: 
See "AgricultUral' ~search, IndillJ)l 

Council ~'. 

INDIAN INCOME-TAX ACT: 
List of concerns to which exemption' 

has been granted under section. 
56A of -Laid on the Table. 

Vot VIII, 18022: 
Statement show~ progress of, action, 

taken under-Laid on the Table; 
Vol. V, 8287. 

INDIAN LABOUR CONFEREN~E:· 
Summary of' proceedings of' the-

Fourteenth Session' of the-Laid onl 
the Table. , 

Vbl. VI,. 111.895., 

INDIAN MAJORITY' (AMENDMENT)· 
BILL: 
[Amendment of section 3: by (Shri; 

Jhulan Sinha:)] 
See under "Bill (8) ". 

INDIAN NATIONAL AIRWA:YS 
COLONY: 
Demands for Grants, 1955-56: 

Ministry of Communication: 
Motion to reduce the Demand: 

Condition~ of' question in-New 
Delhi. 

Vol. II, 3622-23, 3701" 3'116 ... 
3746, 3761. 

INDIAN NATIONAL TRADE UNION 
C.ONGRESS~ 

Demands for Grants, 1955-56: 
Ministry of Labour: 

Motion to reduce the Demand~ 
Attitude of Regional Labour 

Directorates and particularo-
ly of the Regional Labour' 
Directorates in Calcutta to-
wards unions in conneetion., 
with conciliation proceed-
ings and appointment 01' 
industrial tribunals; 

Vol. II, 2964-65, 2922; 3039) 

INDlAN PENAL CODE (AMEND~ 
MENT) BILL [Amendment of sec-
tion 429); by Ptmdit Thaltur Das 
Bhargav.] 
See under "Bill'(s) ": 
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INDIAN PENAL 'CODE (AMEND-
MENT) BILL [INSERTION OF 
NEW SECTION 29413: BY SHRI 
NAGESHWAR PRASAD SINHA]: 

St'e under "Bill(s)". 

INDIAN POSTS AND TELEGRAPHS 
DEPARTMENT (INCLUDING 
WORKING EXPENSES): 
Demands for Grants, 1955-56: 

Vol. II, 3619-20,3621-3742, 
3743-61. 

Notion to reduce toe Demand: 
Allocation of 51)}I)e1" ,cent of 

surplus to general revenues. 
Vol. II, 3766-07, 3761. 

Condition of workers .or rural 
Post Offices. 

Vol. II, 3675-76, 3884, 3709,3761. 
Constitution of appellate tribu-

nal at circle and central levels 
to dispose of individlsalappeal 
eases of std. 

Vol. II, 3696-8'1, 3709, 3761. 
Creation of a new -cadre of As-

• stant Inspectors of Post 
Offices. 

Vol. II, 37e6, 37.1. 

Delay in flnalisation of survey 
of places where bad climate 
allowances have to be paid. 

VoL n, 37G8, 3781. 

Desirability of creating a sepa-
rate R.M.S. Division tor Orissa 
circle and placing Khurda 
Road-Waltair, Vizianagram-
Raipur and Raipur-Jharsugude 
sections under control of 
Orissa Circle. 

Vol. II, 3704, 3761. 

Desirability of printing M.O. 
forms, P.O. Savings Bank Pass 
Books and Telegraph message 
forms in regional languages. 
Vol. II. 3681, 3691, 3703, 3760, 

3781. . 

Desirability of printing telephone 
directories and trunk eall rate 
books in local pressel in pre-
ference to presses outside the 
circle. 

Vol. II, 3703, 3761. 

INDIAN POSTS AND TELEGRAPHS 
DEPARTMENT (INCLUDING 
WORKING EXPENSES): contd. 

Demands for Grants, 1955-56: camel 
Motion to reduce the Demand: 

Clmtd. 

Desirability of purchasing file 
boards, tags and other sta-
tionery articles locally inside 
the concerned P. and T. Cir-
cles. 

Vol. II, 3'N)4, 3761. 
Desirability of restoring budee-

tary control of Ex-B. N. R. 
section of E. Railway to Oris-
sa Circle from Bihar Circle. 

Vol. II, 3704, 3761. 
Failure of Government to COIl-

stl'1lct a new building for Sub-
Post Office at Jharsuguda, 
Orissa. 

Vol. II, 3702, 3781. 
Failure to create an Engineeria, 

Division fo.r Orissa P. " T. 
Ci.rele . 

Vol. n, 3706, 3761. 
Failure to raise status of Oris9&. 

P. &: T. Circle and placing it ia 
charge of a Post Master Gene-
raL 

Vol. II, 3705, 3781. 
Finalisation of the gradation lilt 

of employees in Hyderabad 
Circle. 

Vol. II, 3708, 3761. 
Fiscal policy of P. &: T. Depart-

ment. 
Vol. II, 3665-66, 3674-75, 

3692-93, 3729-25, 3781. 
Grant of medical concession to 

families of class IV sta1r. 
Vol. II, 3885, 3697, 3708, 3747. 

3761. 
Grant of postal holidays to 

employees or payment of com-
pensation in lieu thereof. 

Vol. II. 3684-85, 3668, 3708, 
3761. 

Inadequate accommodation ia 
Sub-Post Office at Jharsuguda 
in Sambalpur District, Oriasa. 

Vol. II, 3702, 3761. 
Inadequate provision of city al-

lowances to Postal staff. 
Vol. n, 3702, 3781. -----------------------
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INDIAN POSTS AND TELEGRAPHS 
DEPARTMENT (INCLUDING 
WORKING EXPENSES): contd. 
Demands for Grants, 1955-56: contd. 

Motion to reduce the Demand: 
contd. 

Increase in rate of pension to 
minimum of one's starting 
pay. 

INDIAN POSTS AND TELEGRAPHS 
DEPARTMENT (INCLUDING 
WORKING EXPENSES): contd. 
Demands for Grants, 1955-56: contd. 

Motion to reduce the Demand: 
contd. 

Need to create a separate Dead 
Letter Office for Orissa Circle. 

Vol. II, 3705, 3761. 
Vol. II, 3709, 3761. Need to create a separate post 

Increase of pay scales of Posts of Inspector of Telephone Ac-
and Telegraphs workers, counts for Orissa Circle. 
especially village PO'st Office Vol. II, 3704, 3761. 
Workers. Need to open a Divisional Tele-
Vol. II, 3682, 3683, 3693, 3702, graphs Stores for Orissa 

3761. 
Lack of Posts and Telegraphs P. & T. Circle. 

facilities in rural areas. Vol. II, 3705, 3761. 
Vol II, 3634-35, 3638, 3648, Need to open extra Posts and 

3649, 3664, 3671-74, 3682, Telegraphs Qmces. 
3688--90, 3701, 3759, 3761. Vol. II, 3635-36, 3659-61, 

Lack of quarters for employees. 3702, 3761. 
Vol. II, 3647-48, 3658', 3685- Need to revert General Service 

86, 3707, 3759, 3761. Telegraph Masters of other 
Circles back to their own 

Mod.ification of scheme of reor- Circles. 
puisation of R.M.S·ADivision Vol. II, 3704, 3761. 
in consultation with '11 India Provision of a Public Call Office 
R.M.S. Employees' Union. at Jayankondacholapuram in 
Vol. II, 3693-94, 3709, 3729- Madras State. 

Nece3s4s'l·ty37309f' a3d7eq61'uate buildm' gs 1%, , ,'" VoL II, 3019.3781. 
Provision of post boxes on buses. 

for Offices of D.P.T. and Post V I o . II, 3660, 3703, 3761. 
Offices and staff quarters in Provision of railway quarters 
Orissa P. & T. Circle. for R.M.S. staff nea.r Railway 
Vol. II, 3706, 3761. stations. 

Necessity of opening a Depart- Vol. 3708, 3761. 
mental Telegraph Office at Reorganisation of R.M.S. 
Jambalpur (Orissa). Vol. II, 3670, 3688, 37.()8, 3729-
Vol. II, 3680-81, 3703~ 3761. 30, 3739, 3630, 3670-71, 3688, 

Need for appointment of a 3693-94, 3708, 3729-30, 3739, 
Parliamentary Committee to 376l. 
go into finances of P. & T. De- Reversion of deputationists in 
partment. Engineering Branch of Orissa 

Vol. II, 3707, 3729, 3761. P. & T. back to Bihar Circle. 
Need for restoration of P.T.O. Vol. II, 3706, 3761. 

concession. Transfer of all Telegraph 
Vol. II, 3647, 3707, 3721-22, Offices, lines and wires and 
3761. carrier and telephone ex-

Need to appoint separate Labour change at Jharsuguda, which 
Officer and Complaint Officer are within the political 
for Orissa P. & T. Circle. boundaries of Orissa, to Oris-

Vol. II, 3705, 3761. sa p. & T. Circle. 
Need to continue existing pub- Vol. II, 3705, 3761. 

lic call office at Perambalur in Upgrading of Cuttack Tele-
:Madras State. graph Office. 

f _____________ V_O_l_. _n_,_3_71_0_,_37_6_1. __ ~ _______________ V_Ol_,._I_I,_3_6_80_, __ 3_70_3_,_37 __ 61. 
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INDIAN POSTS AND TELEGRAPHS 
DEPARTMENT (INCLUDING 
WORKING EXPENSES): contd. 
DemandR for Grants, 1955-56: contd. 

Motion to reduce the Demand: 
contd. 

Working conditions of mail 
sorters and mail guards. 

Vol. II, 3707, 3761. 
Demands for Grants on Account, 

1955-56. 
Vol. I, 1605, 1606. 

INDIAN POSTS AND TELEGRAPHS 
-STORES SUSPENSE (NOT MET 
FROM REVENUE): 
Demands for Excess Grants, 1950-51: 

Vol. X, 2400, 2401-10, 2412. 
INDIAN RAILWAYS (AMENDMENT) 

BILL (AS PASSED BY RAJYA 
SABHA): 
See under "Bill(s)". 

INDIAN RED CROSS SOCIETY 
(AMENDMENT) BILL: 
See under "Bill (s)". 

INDIAN REGISTRATION (AMEND· 
MENT) BILL: 
[Amendment of section 2 etc.: by 

Shri S. C. Samanta] 
See under "Bill (5) ". 

INDIAN REGISTRATION (AMEND-
MENT) BILL: 
[Insertion of new section 20 A by 

Shri S. C. Samanta] 
See under "Bill (B) ". 

INDIAN STAMP (AMENDMENT) 
BILL, 1955: 
See under "Bill(s) ". 

INDIAN STANDARDS INSTITU-
TION (CERTIFICATION MARKS) 
RULES: 
Laid on the Table. 

Vol. I, 32. 
INDIAN TARIFF ACT: 

Notifications under section 4A(2) of 
-, 1934-Laid on the Table: 

Vol. I, 21-22. 
INDIAN TARIFF (AMENDMENT) 

BILL: 
See under "Bill (5) ". 

INDIAN TARIFF (SECOND AMEND-
MENT) BILL: 
See under "Bill(s)". 

INDIAN TARIFF (THIRD AMEND-
MENT) BILL: 
See under "Bill(s)". 

INDIAN TRADE UNIONS (AMEND-
MENT) BILL: 
(Insertion of new section 15A: by 

Shri Nambiar): 
See under "Bill (s)". 

INDIGENOUS SYSTEMS OF MEDI-
CINES: 
See "Medicine, Indigenous Systems 

of". 
INDO-CHINA: 

Demands for Supplementary Grants 
1954-55: 
External Affairs: 

Motion to reduce the Demand: 
Policy behind decision to open 

new missions in-, Sudan 
and Spain. 

Vol. I, 763, 763-65, 766-67, 
773-76. 

President' Address: 
Geneva Conference on-. 

Vol. I, 3-4, 10-11. 

INDONESIA: 
President's Address: 

Meetings of Colombo Powers at 
Colombo and Bogor. 

Vol. I, 3, 10. 

INDUSTRIAL (DEVELOPMENT AND 
REGULATION) ACT: 
Order under-Laid on the Table. 

Vol. IX, 1-422. 

INDUSTRIAL AND STATE FIN-
ANCIAL CORPORATIONS (AM-
ENDMENT) BILL: 
See under "Bill(s)". 

INDUSTRIAL CREDIT AND IN-
VESTMENT CORPORATION OF 
INDIA LTD.: 
President's Address: 

Industrial Cr~it and Investment 
Corporation of India Ltd. 

Vol. I. 6, 12-13, 
276-78. 

INDUSTRIAL DEVELOPMENT COR-
PORATION, NATIONAL: 
Demands for Grants, 1955-56: 

Ministry of Commerce and In-
dustry: 
Motion to reduce the Demand: 

Policy governing working of-
Vol. III, 4682, 5158, 5224-29, 
5266. 
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INDUSTRIAL DEVELOPMENT COR-
PORATION, NATIONAL: conte!. 
Demands for Supplementary Grants 

1954-55: 
Ministry of Commerce and Indus-

try: 
Motion to reduce the Demand: 

Creation of new posts for-
and development of small 
scale industries. 

Vol. I, 724, 725-31, 732-33, 
734-35, 736--44, 745, 740. 

Creation of posts of officers in 
r.onnectioll with. 

Vol. 725-31, 732-33, 734-35, 
736-44, 745, 746. 

Working of the-
Vol. I. 725-31, 732-33, 737-

oM, 748. 

INDUSTRIAL DISPUTES (AMEND-
MENT) BILL: 
[In~ertion of new Chapter V AA by 

Shri T. B. Vittal Rao): 
See under "Bill(s)". 

INDUSTRIAL DISPUTES (AMEND-
MENT AND MISCELLANEOUS 
PROVISIONS) BILL: 
See under "Bill(s)". 

INDUSTRIAL DISPUTES (APPEL-
LATE TRIBUNAL) AMENDMENT 
BILL: 

See under "Bill(s)". 

INDUSTRIAL DISPUTES (APPEL-
LATE TRIBUNAL) AMENDMENT 
ORDINANCE: 
Laid on the Table. 

Vol. V, 8285. 

INDUSTRIAL DISPUTES (BANKING 
COMPANIES) DECISION BILL: 
See under "Bill(s)". 

INDUSTRIAL FINANCE CORPORA-
TION: 
Demands for Grants, 1955-56: 

Ministry of Finance: 
Motion to reduce the Demand. 

Seventh Annual Report with State-
ment of Accounts of-for the year 
ended 30th June, 19&5-Laid on 
the Table. 

Vol. VIII. 15531-32. 
----------~ 

INDUSTRIAL FINANCE CORPORA-
TION ACT: 
Notification under-Laid on the 

Table. 
Vol. IX, 386-87, 1422. 

INDUSTRIAL HOUSING: 
Demands for Grants, 1955-56: 

Ministry of Works, Housin, anti 
Supply: 
Motion to reduce the Demand: 

Inadequate measures for. 
Vol. II, 2887, 2901-02, 280.-

05, 2913, 2915. 

INDUSTRIAL PRODUCTION: 

Demands for Grants, 1055-56: 
Salt: 

Motion to reduce the Demand: 
Failure to provide scientific 

facilities for production eI. 
salt manufacturers. 

Vol. III, 4233, 411 •. 

Presentation of the General Bud,et, 
1955-56: 
Industrial production. 

Vol. I, 65 ........ 
President's Address: 

Index of Industrial productiOil fer 
196~ 

VoL I, i-I,ll. 

INDUSTRIAL SERVICE COJ.U(IS-
SION: 
Resolution re 

Vol. IX, 652-54, 2032-5 •. 

INDUSTRIAL TRIBUNAL(S): 
Demands for Grants, 1955-56: 

Ministry of Labour: 
Motion to reduce the Demand: 

Attitude of Regional Labour 
Directorate and particular!,. 
of the Regional Labour Dir-
ectorates in Calcutta to.-
wards INTUC uniona ia 
connection with concilia-
tion proceedings and ap--
pointment of-. 
Vol. II, 21H1f-8S, 2972, SUa. 
---------------
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INDUSTRIAL TRIBUNAL(S): contd. 
Demands for Grants, 1955-56-contd, 

Ministry of Labour-contd_ 
Motion to reduce the Demand-

contd. 
Failure to constitute an All 

India Industrial Tribuna~ to 
go into grievances and de-
mands of the employees ot 
the various insurance com-
panies. 
Vol. II, 2964-65, 2968, 3039. 

Need to provide for the right 
ot parties to take cases 
which cannot be settled by 
conciliation Boards to adju-
dication or-. 

Vol. II, 2964-65, 2968, 3020, 
3038, 3039. 

Refusal to set up an All India 
Industrial Tribunal tor the 
insurance industry. 
Vol. II, 2964-65, 2965, 3039. 

Refusal to set up -- for set-
tlement of genuine disputes. 
Vol. n, 2984-M, 2965, 3039. 

INDUSTRY (IES) : 
Demands for Grants, 1955-58: 

Expenditure on Displaced Penons: 
Motion to reduce the Demand: 

Disapproval of policy re 
management of-in the 
hands of Custodian of Eva-
cuee Property. 

Vol. n, 3118, 3173. 
Industries: 

Vol. III, 4660, 4661-90, 5135-
5246, 5247-66-67. 

Motion to reduce the Demand-
Condition of cottage and lDlall 

scale industries. 
Vol. III, 4672-79, 4683, 5186-91, 

5220-21, 5231-33, 5242-43, 
5247-50, 5266. 

Inadequate assistance for de-
velopment of match industry 
in South India. 

Vol. III, 4882, 5266. 
Necessity of reserving a sepa-

rate field in cottage indus-
tries as against large .ca1e 
industries. 
Vol. III, 4679, 4683, 5266. 

Need for more ciprette tac-
tries. 

Vol. UI, 4884, 5152, '288. 

----- ----,--- '''----------.-----
INDUSTRY (IES): contd. 

Demands for Grants. 1955-5G: contd 
Industries: contd. 

Need for more sugar factories 
Vol. III, 4ii84, 5143, 5156-57, 
5266. 

Policy regarding rehabihtatioll' 
and modernisation of vari-
ous industries. . 
Vol. lIT, 4683, 5168-69, 526£. 

Policy relating to develop-
ment of small scale indus-
tries. 

Vol. III, 4683, 5169-71, 5176-
77, 5180, 5199--5202, 5213--
17, 5229, 5247-50, 5266. 

Recommendations of Kanunae 
Committee. 

Vol. Ill, 4683,4684-89,5141-
50, 5152-56, 5167--68, 5201 
-13, 5243--46, 5268. 

Unemployment due to rationa-
lisation. 

Vol. III, 4662, 4683, 5150-52, 
5266. 

Loans and Advances by the C •• -
tral ,GO'rernment: 
Motion \1) reduce the Deman.: 

Loans granted to small-llJl. 
state tradin,. 

Vol. III, 5294, 5448, 5481. 
Ministry of Commerce and Ja.. 

dustry: 
Motion to reduce the Demand: 

Failure to prevent invest-
ment of foreign capital ia 
spheres where national-caa 
meet country's needs. 

Vol. III, 4680, 5268. 
Industries licensing policy. 

VOl. III, 4681, 526~. 

Necessity of setting up tripar-
tite committee, consisting at 
representatives of Govern-
ment,-4Uld labour for in-
vestigatin, into question of 
rationalisation in jute in-
dustry. 
Vol. III, 4666-67, 4680, 5268. 

llinistry ot Labour: 
Motion to reduce tne Demand: 

Government's attitude towarcb 
rationalisation in indUltriel. 
Vo]. II, 2964-65, 2965, 3039. 
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INDUSTRY (lES) : contd. 
Demands for Grants, 1955-56: contd. 

Ministry of Labour: contd. 
Motion to reduce the Demand: 

contd. 
Question of extension of the 

Provident Fund facilities to 
all industrial workers. 
Vol. II, 2964-65, 2970. 3039. 

Retrenchment and rationalisll-
tion in industry. 

Vol. II, 2964-65, 2968, 3003-
04, 3016-17, 3039. 

Ministry of Natural Resources and 
Scientific Research: 
Motion to reduce the Demand: 

Contribution of-towards re-
search expenditure. 

Vol. II, 3814-15, 3816-18, 
3832, 3880. 

Ministry of Rehabilitation: 
Motion to reduce the Demand' 
Aid to-in refugee townships. 

Vol. II, 317-18, 3173. 
Demands for Grants on Account, 

1955-56. 
Vol. I, 1605. 

Demands for Grants on Account, 
1955-56-Andhra. 

Vol. I, 1682, 1687-1733, 1738, 
1743. 

Demands for Supplementary Grants, 
1954-55:: 
Industries: 

747-56. 
Motion to reduce the Demand-

Functions of National Small 
Industrieli Corporation. 
Vol I, 747, 74P-53, 754-56. 

National Small Industries 
Corporation. 
Vol. I, 747, 748-53, 754-56. 

Demands for Supplementary Grants, 
1955-56: 

Ministry of Rehabilitation: 
Motion to reduce the Demand: 

Delay in construction of 
bousea and tenements for 
displaced persons in setting 
up-and reguIarisation of 
colonies. 

Vol. X, 2343-44, 2345-72. 
Presentation of the General Budget, 

1955-5CJ: 
Industrial Development. 

Vol I, 65~2. 

INDUSTRY (IES): contd. 
Reports of Development Councils (i)' 

for Heavy Chemicals (Acids and! 
Fertilizers) for the year 1954-55; 
(ii) for Internal Combustion En-
gines and Power-driver Pumps 
for the year 1954-55; (iii) for 
Bicycles for the year 1954-5f), 
and (iv) for Sugar for the year 
1954-55-Laid on the Table. 

Vol. VI, 10903~ 

Report of Tariff Commission on· 
automobile hand tyre infiator in-
dustry, tind Government resolu-
tion and notification thereon-
Laid on the Table. 

Vol.!, 21. 
Report of Tariff Commission on con-

tinuance of protection to artificial 
silk and cotton and artificial silk 
mixed fabrics industry-Laid on 
the Table. 

Vol. V, 9797. 
Report of Tariff Commission on 

continuance of protection to 
machine screw industry, etc.-
Laid on the Table. 

Vol. VI, 11781. 
Report of rariff Commission on con-

tinuance of protection to sodium 
thiosulphate, sodium sulphate and 
sodium bisulphite indsutries and 
Government uesolution thereon-
Laid on the Table. 

Vol. VIn, 15845-46. 
Reports of Tariff Commission on 

cotton textile machinery, caustic 
soda and bleaching powder, auto-
mobile sparking plug, stearic acid 
and oleic acid, oil pressure lampe 
and dyestuff industries; and Gov-
ernment notifications and resolu-
tions thereon-Laid on the Table. 

Vol. I, 18-20. 
Reports of Tariff Commission on 

treatment of colliery block for 
determining the retention prices 
of steel and on continuance of 
protection to calcium chloride, 
soda ash, titanium dioxide and 
hydroquinone indUitries-Laid on 
the Table. 

Vol. V, 842G-21. 
See also under the names ot indus-

tries and industrial products. 
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INDUSTRIES (DEVELOPMENT AND 
REGULATION) ACT: 
Notifications under-Laid on the 

Table. 
Vol. VII, 14060. 

Vol. X, 3311. 

INDUSTRIES, COTTAGE: 
Demands for Grants, 1955-56: 

Industries: 
Motion to reduce the Demand: 

Condition of cottage and small 
scale industries. 
Vol. III, 4672-79, 4683, 5186-

91, 5220-21, 5231-33, 5242-
43, 5247-50, 5266. 

Necessity of reserving a sepa-
rate fteld in-as against 
large scale industries. 

Vol. m, 4679, 4683, 5266. 
Ministry of Commerce and In-

dustry: 
Motion to reduce the Demand: 

Failure to explore possibili-
ties of starting-in Rayal-
seema. 

Vol. II, 4681, 5266. 

Presentation of the General Budget, 
1955-56: 
Development of -and small scale 

industries. 
Vol. I, 651-52. 

President's Address: 
Cottage and small-scale industries. 

Vol. I, 7, 13. 

INDUSTRIES, PROTECTION TO: 
Demands for Grants, 1955-56: 

Ministry of Commerce and In-
dustry: 
Motion to reduce the Demand: 

Need for giving adequate pro-
tection to indigenous belt-
ing industry against foreign 
companies. 

Vol. III, 4666, 4680, 6266. 
Protection to shoe-makers be-

lODging to scheduled castes 
against competition by 
large-scale shoe-making in-
dustries. 

Vol. m, 4681, 6266. 

INDUSTRIES, PROTECTION TO~ 
ccmtd. 

Report of Tariff Commission on con-
tinuance of protection to diesel 
fuel injection equipment industry, 
and Government resolution, noti-
fication and statement, thereon-
Laid on the Table. 

Vol. VII, 13403-04. 
Report of Tariff Commission on 

continuance of protection to elec-
tric motor industry, and Govern-
ment resolution, notification and 
statement thereon-Laid on the 
Table. 

Vol. VII, 13403-04. 
Report of Tariff Commission on 

continuance of protection to 
machine screw industry, etc.-
Laid on the Table. 

Vol. VI, 11761. 
Tariff Commission's Report on auto-

mobile hand tyre inflator industry; 
and Government resolution and 
notification thereon-Laid on the 
Table. 

Vol. I, 21. 

Tariff Commission's Report on cot-
ton textile machinery, caustic soda 
and bleaching powder, automobile 
sparking plug, stearic acid and 
oleic acid, oil pressure lamps and 
dyestuff industries; and Govern-
ment notifications and resolutions 
thereon-Laid on the Table. 

Vol. I, 18-20. 

INDUSTRY (lES), SMALL SCALE: 

Demands for Grants, 1955-56: 
Industries: 

Motion to reduce the Demand: 

Condition of cottage and small 
scale industries. 

Vol. III, 4672-79, 4683. 5186-
91, 5220-21, 5231--33, 5242-
43, 5247-50, 5266. 

Policy relating to develop-
ment of. 

Vol. III, 4683, 5169-71, 5176-
77, 5180, 5199--5202, 5213--
17, 5229, 5247-50, 5266. 
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INDUSTRY (lES), SMALL SCALE: 
c011td. 
Demands for Supplementary Grants, 

1954·55: 
Ministry of Commerce and In-

dustry: 
Motion to reduce the Demand: 

Creation of new posts for 
National Industrial Develop-
ment Corporation and deve-
lopment of. 

Vol. I, 724, 725-31, 732-33, 
734-35, 736--44, 745, 746. 

President's Address: 
Cottage and small scale industries 

Vol. I, 7, 13. 
INDUSTRY (COLLIERY DISPUTES) 

TRIBUNAL, ALL INDIA: 
Demands for Grants, 1955-56: 

Ministry of Labour: 
Motion to reduce the Demand: 

Question of superseding-
constituted in Februa.ry, 
1954 by another constituted 
in February, 1955. 

Vol. II, 2~5. 2970, 3011-
12, 30S8. 

INFIRMARIES: 
Demands for Supplementary Grants, 

1955-56: 
Expenditure of Displaced Persons: 

Motion to reduce the Demand: 
Expenditure on production 

centres and homes and in-
firmaries. 
Vol. X, 2344-45, 2345-74. 

INFORMATION AND BROADCAST-
ING, MINISTRY OF: 
Demands for Grants, 1955-56: 

Vol. III, 4023-24, 4025-88, 4158-
4200. 

Motion to reduce the Demand: 
Broadcasting of film music. 
Vol. III, 4066, 4068, 4070, 4165, 

4200. 
Closing of Aurangabad Broad-

casting Station. 
Vol. Ill, 4068, 4200. 

Disapproval of policy regarding 
Broadcasting and Inlomiation. 
Vol. In, 4035-38, 4039-41, 

4046-48, 4051--55, 4067, 
4183-84, 4200. 

INFORMATION AND BROADCAST-
ING, MINISTRY OF: contd. 
Demands for Grants, 1955-56: contd. 

Motion to reduce the Demand: 
contd. 

Disapproval of policy regardfn, 
film censorship. 
Vol. III, 4041-43, 4048-4., 

4065-66, 4067, 4072-73, 
4083-84, 4086, 4164-87, 
4170--72, 4173-74, 4197--
98,4200. 

Necessity of implementing Prell 
Commission's recommenda-
tions. 
Vol. III, 4068, 4085, 4173, 420 •. 

Demands for Grants on Account, 
1955-56. 

Vol. I, 1605, 1618--17. 
INSURANCE ACT, 1938: 

Ministry of Finance notification net. 
S.R.O. 901 dated the 26th April, 
1955, under-Laid on the Table. 

Vol. V, 8947. 
INSURANCE (AMENDMENT) BILL 

(AS PASSED BY RAJYA SABRA): 
See under "Bill (s) ". 

INSURANCE (AMENDMENT) BILL: 
[Insertion Of new section 44A: e., 

Shri S. V. L. NaraBimham]: 
See under "Bill(s)". 

INSURANCE COMPANY(IES): 
Demands for Grants, 1955-56: 

Ministry of Labour: 
Motion to reduce the Demand: 

Failure to constitute an All 
India Industrial Tribunal te 
10 into grievances and de-
mands of the employees of 
the various--. 
Vol. II, 2964-65, 2968, 3031. 

Refusal to set up an An India 
Industrial Tribunal for the 
Insurance Industry. 
Vol. II, 2964-65, 2965, 303 •. 

INS~CE, DEPARTMENT OF: 
Demands for Grants, 1955-58: 

Ministry of Finance: 
Motion to reduce the Demand: 

Working of. 
Vol. 111,5286,5292, 53t6-MtJ, 

5478, 5488. 
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INSU~~~~- (A~~ND~N~)- ORDI~-I-I~TER~ATION~~--LABOUR ORGA-
NANCE, 1955: ! NISATION: 
See under "Ordinance(s)". ! See "Labour Organisation, Interna-

INTEGRAL COACH FACTORY, PER-
AMBUR: 
Presentation of Railway Budget, 

1955-56. 
Integral Coach Factory, Perambur. 

Vol. I, 54-55. 

INTERIM COMPENSATION SCH-
EME: 
Demands for Grants, 1955-56: 

Ministry of Rehabilitation: 
Motion to reduce the Demand: 

Delay in executing. 
Vol. II, 3065-72, 3089-92, 

3116. 3173. 

INTERNATIONAL BANK FOR RE-
CONSTRUCTION AND DEVELOP-
MENT: 
Demands for Grants, 1955-86: 

Ministry of Finance: 
Motion to reduce the Demand: 

Loan to Investment and Deve-
lopment Corporation and 
guaranteeing the loan to be 
world Bank without secur-
ing any control over their 
operations. 

Vol. III, 5292, 5488. 
Demands for Supplementary Grants, 

1955-56: 
Ministry of Irrigation and Power: 

Motion to reduce the Demand: 
Expenditure on mission of 

International Bank. 
Vol. X, 2271-90. 

Failure of Government to 
safeguard India's ipterest in 
Canal Waters Dispute. 

Vol. X, 2278-91. 
Presentation of the General Budget, 

1955-56: 
Loans from. 

Vol. I. 656. 

INTERNATIONAL FINANCE COR-
PORATION: 
See "Finance Corporation, Interna-

tional". 
INTERNATIONAL LABOUR CONFE-

RENCE: 
See "Labour Conference, Interna-

.... 'tiOnal". 

tional". 

INTER-STATE WATER DISPUTES. 
BILL (AS PASSED BY RAJYA. 
SABHA): 
See under "Bill(s)". 

INVESTMENT AND DEVELOPMENT 
CORPORATION: 
Demands for Grants, 1955-56: 

Ministry of Finance: 
Motion to reduce the Demand: 

Loan to-and guaranteemg the· 
loan to be advanced to them· 
by World Bank without se-
curing any control over-
their operations. 

Vol. III, 5292, 5488. 

IQBAL SINGH, SARDAR: 
Abducted Persons (Recovery and' 

Restoration) Continuance Bill: 
Motion to consider. 

Vol. VI, 1029-37, 

Citizenship Bill: 
Motion to refer to Joint Commit-

tee and amendment to circulate. 
Vol. V, 9709-15. 

Motion to consider as reported by' 
Joint Committee. 

Vol. IX. 1253~O: 
Companies Bill: 

Motion to consider as reported by-
Joint Committee. 

Vol. VI, 10468-78. 
Delhi (Control of Building Opera-

tions) Bill: 
Motion to consider. 

Vol. IX, 1869-73: 
Consideration of clauses. 

Vol. IX, 1893, 1899, 1915. 
Demands for Grants, 1955-56: 

Ministry ot Rehabilitation. 
Vol. II, 3149-52~ 

Demand for Supplementary Grant, 
1955-56, pertaining to the Minls-
try of Irrigation and Power and~ 
motions to reduce the Demand. 

Vol. X, 2284, 2288-891 
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~IQBAL SINGH, SARDAR: contd. 
Demands for Supplementary, Grant~ 

1955-56 pertaining to the Ministry 
of Production and motions to re-
duce the Demands. 

Vol. X, 2187. 
Discussion re railway transport situ-

ation. 
Vol. VIII, 15653-56. 

Hindu Marriage Bill (as passed by 
Rajlla Sabha): 
Motion to consider. 

Vol. IV. 7405-10. 
Consideration of clauses. 

Vol. IV, 7557-58, 7564. 
Motion re Displaced Persons' Com-

pensation and Rehabilitation 
Rules, 1955. 

Vol. VII, 13556, 13580-86, 
13629. 

Vol. VII, 13650, 13651, 13652. 
13653-54. 13655-57, 13715-
19, 13766-74. 

Motion re economic policy. 
Vol. VIII, 16168. 

Motion re Report of States Reorga-
nisation Commission. 

Vol. X, 3662, 3663, 3807, 3820-
34. 

Representation of the People 
(Amendment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. VIII, 14955-58. 

-Representation of the People (Se-
cond Amendment) Bill: 
Motion to refer to Select Com-

mittee. 
VoI. VIII, 14955-58. 

River Boards Bill: 
Motion to concur in the recom-

mendation of Rajya Sabha to 
join the Joint Committee. 

Vol. VIII, 15841-44. 

8'RON AND STEEL: 
Demands for Grants, 1955-56: 

Ministry of Production: 
Motion to reduce the Demand: 

Failure to set up a steel plant 
in West Bengal. 

Vol. III, 4231, 43111. 
Need to erect a steel plant at 

Virdhachalam to make use 
of iron ore available there. 

Vol. m, 4232, 4319. 

IRON AND STEEL: contd. 
Demands for Grants, 1955-56: contd. 
Demands for Supplementary Grants, 

1955-56. 
Capital Outlay of the Ministry of 

Poduction: 
Motion to reduce the Demand: 

Steps taken for expansion of-
production. 

Vol. X, 2155-81. 
Ministry of Production: 

Motion to reduce the Demand: 
Steps taken for expansion of 

steel production. 
Vol. X, 2155-87. 

President's Address: -
Establishment of steel plants at 

Rourkela and BhiJai. 
Vol. I, 6-7, 13. 

Report of the Tariff Commission on 
continuance of protection to the 
alloy tool and special steel in-
dustry and Government resolution 
thereon-Laid on the Table. 

Vol. IX, 805. 
Reports of Tariff Commission on 

treatment of colliery block for 
determining the retention prices 
of sleel and on continuance of 
protection to calcium chloride, 
soda ash, titanium dioxide and 
hydroquinone industries-Laid on 
the Table. 

Vol. V. 8420-21. 
Text of agreement with U.S.S.R. for 

establishment of an-works in 
India-Laid on the Table. 

Vol. I, 391. 

IRON ORE: 
Demands for Grants, 1955-56: 

Ministry of Production: 
Motion to reduce the Demand: 

Need to erect a steel plant at 
Virdhachalam to make use 
of -available there. 

Vol. III, 4232, 431'. 

mRIGATION AND POWER: 
Demands for Grants, 1955-56: 

Capital Outlay on Multipurpose 
River Schemes: 
Motion to reduce the Demand: 

Early commencement of 
Nandikonda Project. 

Vol. nI, 4382, 4395-18, oH43. 
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IRRIGATION AND POWER: contd. 
Ministry of Irrigation and Power: 

Motion to reduce the Demand: 
Inadequate irrigation schemes 

in Santal Parganas (Bihar). 
Vol. III, 4360, 4443. 

Slow progress of reclamation 
of land in eye-cut areas 

of-. 
Vol. Ill, 4359, 4443. 

.Multipurpose River Schemes: 
Motion to reduce the Demand: 

Alignment of right Bank 
Canal of N andikonda Pro-
ject. 

Vol. III, 4395-96, 4443. 
Machinery to control and exe-

cute Nandikonda Project. 
Vol. III, 4362, 4443. 

Policy re river valley 3chemes 
Vol. Ill, 4362, 4443. 

Tripura: 
Motion to reduce the Demand: 

Financial help to small canals 
for irrigation in various 
parts of Tripura. 

Vol. III, 4477, 4657. 
Demands for Grants on Account, 

1955-56-Andhra: 
Irrigation. 

Vol. I, 1679, 1687-1733. 1738, 
1740. 

Demands for Supplementary Grants, 
1955-56: 
Ministry of Irrigation and Power: 

Motion to reduce the Demand: 
Failure of Government to im-

plement First Five Year 
Plan in respect of river 
valley projects. 

Vol. X, 2278-91. 
Tempo of work in river valley 

projects. 
Vol. X, 2273-91. 

Demands for Supplementary Grants, 
1954-55-Andhra: 
Irrigation. 

Vol. I, 1671-72, 1687-1733. 
Memoranda re points raised during 

Budget Debate on-project-Laid 
on the Table. 

Vol. IV. 8111. 

mRIGATION AND POWER: COfttd. 

President's Address: 
Vol. I. 7, 13. 

Resolution re river valley schemes. 
Vol. II, 3401-t6. 

Statement showing progress made 
on centrally-financed Multipur-
pose Projects upto 31st August, 
1956-Laid on the Table. 

Vol. VIII, 15227 . 
See also "Electricity". 

IRRIGATION AND POWER, CEN-
TRAL BOARD OF: 
Demands for Grants, 1955-56: 

Irrigation (including Working Ex-
penses), Navigation, Embank-
ment and Drainage Works (met 
from Revenue): 
Motion to reduce the Demand: 

Working of C.B.I.&P. especial-
ly its failure to introduce 
better irrgation method. 

Vol. III, 4361, 4443. 
IRRIGATION AND POWER, MINIS-

TRY OF: 
Demands for Grants, 1955-56: 

Motion to reduce the Demand: 
Vol. III, 4321-22, 4323-60, 

4363-4416, 4420-43, 4444. 
Change in plan to raise 5 feet 

high wall in the Tunga-
bhadra Dam and its serious 
effects on the re-built vil-
lages. 

Vol. III, 4359, 4443. 
Inadequate irrigation schemes 

in Santal Parganas (Bihar). 
Vol. III, 4360, 4443. 

Need of electric power tor 
rural areas. 
Vol. III. 4341--4", 4348, 

4360, 4405-06, 4421, 4443. 
Slow progress of reclamatioft 

of land in eye-cut areas of 
multi-purpose projects. 

Vol. III, 4359, 44U. 

Demands for Grants on Account, 
1955-56. 

Vol. I, 1605, 1617. 
Demands for Supplementary Grants, 

1955-56: 
Vol. X, 2271-11. 
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IRRIGATION AND POWER, MINIS-
TRY OF: contd. 
Demands for Supplementary Grants, 

1955-56: contd. 
Motion to reduce the Demand: 

contd. 
Expenditure on mission of 

International Bank. 
Vol. X, 2271-90. 

Failure of Government to im-
plement First Five Year 
Plan in respect of river 
valley projects. . 

Vol. X, 2278-91. 
Failure of Government to 

safeguard India's interest in 
canal waters dispute. 

Vol. X, 2278-91. 
Tempo of work in river valley 

projects. 
Vol. X, 2273-91. 

IRRIGATION AND POWER PROJECT 
ACCIDENT(S) : 
Statement re. accident at Hjrakud 
, Dam. 

Vol. VII. 13408-09. 

IRRIGATION (INCLUDING WORK-
ING EXPENSES), NAVIGATION, 
EMBANKMENT AND DRAINAGE 
WORKS (MET FROM REVENUE): 

Demands for Grants, 1955-56: 
Vol. III, 4322, 4323-59, 4360-

61. 4363-4416. 4420-43. 4444. 
Motion to reduce the Demand: 

Necessity of taking up Silai 
and Cossaye projects sjmul-
taneously in West Bengal. 

Vol. III, 4360, 4443. 
Need for more medium sized 

irrigation schemes .. 
Vol. III, 4347, 4361, 4443. 

Need of digging more tube-
wells in Andhra State es-
pecially in scarcity areas. 

Vol. III, 4360, 4443. 
Small irrigation schemes. 
Vol. III, 4360, 4366-67, 4443. 
Working 01 C.B.&P. especially 

its failure to introduce bet-
tcr irrigation method. 

Vol. III, 4361, 4443. 

IRRIGATION (INCLUDING WORK-
ING EXPENSES), NAVIGATION,. 
EMBARKMENT AND DRAINAGE 
WORKS (MET FROM REVENUE): 
contd. 
Motion to reduce the Demand: 

contd. 
Demands fOl' Grants on Account,. 

1955-56. 
Vol. I, 1605, 1617. 

ISLAMPUR: 
Demands for Grants, 1955-56-Rail-

ways: 
Railway Board: 

Motion to reduce the Demand: 
Desirability of takin, over of' 

Martin Light Railway sys-
tems of 240 miles, 'Viz., How-
rah-Amta Railway, Howrah-
Sheakhala Railway, Arrah .. 
Sasa.ram Railway, Futwah-
Islampur Railway and 
Shahadra-Saharanpur Rail-
way. 

Vol. I, 1328, 14M. 
ISLAMUDDIN, SHRI M.: 

Motion re Report of States Reorga-
nisation Commission. 

Vol. X, 4300-03. 
IYYUNNI, SHRI C. ft.: 

Code of Civil Procedure (Amend-
ment) Bill: 
Motion to refer to Joint Com-

mittee. 
Vol. V, 9308-10. 

Companies Bill: 
Consideration of clauses. 

Vol. VI, 11500-03, 119~5. 
11911, 11912, 11940. 11941, 

11942. 11975, 11978. 
Demands for Grants, 1955-56: 

Loans and Advances by the Cen-
tral Government: 
Motion to reduce the Demand: 

Loans to cultivators. 
Vol. III, 5422-25. 

Ministry of Finance. 
Vol. III, 542~22. 

Ministry of Home Affairs. 
Vol. III, 4494-4500. 

Police. 
Vol. III, 4498-9\}. 

Funeral Reforms Bill (b1l Shri. 
Telkikar) : 
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IYYUNI. SHRI C. R.: contd. 
Motion to circulate. 
. Vol. VIII, 15962-64, 15974. 

Hindu Marriage BiU(lls passed by 
. Ra;Y4 Sabha): 
Consideration of clauses. 

Vol IV, 7894, 7901, 7905-07. 
Indian Converts (Regulatiolll and 
. Registration) Bill (by Shri. Jetha-

fat Joshi): 
:Motion to consider. 

Vol. VIII, 15977. 
ilndian Tariff (Second Amendment) 
-Bill: 
.Motion to consider. 

Vol. X, 2137-39. 
Indian TariJf(Tbird Amendment) 

Bill: ' 
Motion to consider. 

Vol. X, 2137-49. 
Industrial Disputes (Banking Com-

'panie •• Decision Bill: 
.MotiOn to' consider' and amend-

,ment to circulate. 
Yol. VIII, 15182--84. 

Consideration of clauses. 
Vol. VIII, 15203, 15204, 15206-

08. 
lIedicinal and Toilet Preparations 

(Excise ~uties) ~U~: 
Motion to cQnsider and amend-

'ment to refer' to Select t::om-
mittee. 

Vol. I. 1900-03. 
Kotion re Report of States iteOrga-

nisation Catilmission. 
Vol. X, 4127-30. 

State Bank of India Bill: 
Considetaticin of clauses. 

Vol. IV, 6993, 7011-12, 7114. 

I 
~AGJIVAN RAM,SHRI: 

Calling Attention to Mattllr ot 
Urgent Public: ,Importance: 
C1'IllIb of Indian Airlines Constel-

lation in South C.tlina Sea. 
Yolo nI, 5133-35. 

Constitution (Seventh Amendment) 
Bill: 
Motion to refer to Select Com-

mittee. 
Vol. IX, 866. 

JAGJIVAN RAM, SHRI: contd. 

Demands for Excess Grants, 1950-51 
and motions to reduce· the 
Demands . 

Vol. X, 2402, 2405. 
Demands for Grants, 1955-56: 

Aviation: 
VoL II, 3629, 3663, 3691, 3740-

57. 
Motion to reduce the Demand: 

Appointment of an Expert 
Committee to review pay 
scales and conditions of 
service of Civil Aviation 
l;)epartment employees. 

Vol. II, 3745-46, 3748-50. 
Construction of· an aerodrome 

at Kumool (Andhnl). 
Vol. II, 3691. 

Extension of General Provi· 
.. dent Fund' facilities to class 

IV; staff' of Civil Aviation 
Department. 

Vol. II, 3747. 
Failure of Government to 
, -redress gFievancell of staff of 

Civil'Aviation ,Department 
espedally" .' work-charged 
staft!.. 

Vol. II, 3756-57. 
Losses on Airlines' Cdfpora-

tiOh. 
Vol. II, 3758. 

Recognition of Civil Aviation 
';Depal'tment . Emplo1ees' 

Uniott as .. trade won.. 
Vol. II,- 8'147-41. 

Wastage of huge assets at 
. Panaearh Air'Base and ita 
profitable uti1is.tion. 

'. 'Vot n, 8829, 3752. 
Indian Posts and Telegrapha 

Departm'erit (IneIUding WorJdna 
Bxpe1'lseil ) 

Vol. n. 3669, 3670, 3685, 3686, 
, 3747, 3737-60. 

Motian to reduce the· Demand: 
,. Desirability at printing M.O. 

forms, P.O., Savings Bank 
Pass Books and Telegraph 
M;essage forms in regiOnal. 
languages. • 3760. 

----------.~. ----.---.-.--~-- --.. --------.~---
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~AGJIV AN RAM, SHRI: contd .• 
Indian Posts and Telegraphs Depart-

ment (including Working Ex-
penses): contd. 
Motion to reduce the Demand: 

eontd. 
Grant of medical concession 

to families of class IV staft. 
Vol. n, 3747. 

Lack of Posts a nd Telegraphs 
facilities in rural areas. 

Vol. n, 3759. 
Lack of quarters for 

employees. 
Vol. n, 3759. 

Ministry of Communications: 
Vol. II, 3663, 3669, 3670, 3685, 

3686, 3745-56. 
Motion to reduce the Demand: 

Condition of quarters in I.N.A. 
Colony, New Delhi. 

Vol. II, 3746. 
Effect on wages of employees 

of Indian Airlines Corpora-
tion due to implenrentation 
of Service Committee's 
recommendations. 

Vol. II, 3752-56. 
Demand for Supplementary Grant, 

1955-56 pertaining to the Ministry 
of Finance and motions to reduce 
the Demand. 

Vol. X, 2378, 2389-94-
First Report of Air-India Inrer-

national Corporation-Laid on the 
Table. 

Vol. IV, 6961. 
Hindu Marriage Bill (as passed by 

Rajya Sabha): 
Consideration of clauses. 

Vol. IV, 7738, 7740. 
Ministry of Communications Noti-

fication No. 589, dated the 12th 
March, 1955-Laid on the Table. 

Vol. IV, 6981. 
Notification making amendment in 

Indian Aircraft Rules, 1937-Laid 
on the Table. 

Vol. VII, 12575. 
Notification under Indian Aircraft 

Act-Laid on the Table. 
Vol. V, 8285.. 

JAGJIVAN RAM, SHRI: contd. 
Resolution re separation of POSta •. 

Telegraphs Finance. 
Vol. I, 1797, 1799, 1805, 1806-07. 

Summary of Budget estimates of 
Indian Airlines Corporation-lAid, 
on the Table. 

Vol. IX, 139-40. 
Summary of budget estimates of' 

revenue and expenditure of Air 
India International Corporatioo 
for 1955-56-Laid on the Table. 

Vol. V, 8M7. 
JAILS: 

Demands for Grants on Account, 
1 955-56-Andhra. 

Vol. I, 1680, 1687-1733, 1738. 
1741. 

Demands' for' Supplementary Grants. 
1954-5S-Andhra. 

Vol. I, 1673, 1683-1733 ,1734. 
JAIN, SHRI A P.~ 

Business of the House: 
Allocation of time for Demand re 

Ministry of' Rehabilitation. 
Vol. II, 3151. 

Calling Attention to Matter of" 
Urgent Public importance: 
Starvation in flood-stricken cUa-

tricts of' U.P. 
Vol. VII, 14379-81. 

Demands for Excess Grants, 1950-51 
and motions to reduce the 
Demands. 

Vol. X, 2401. 
Demands for Grants, 1955-56: 

Agriculture: . 
Motion to reduc~ the Demand: 

Need of Co-oPerative Supply 
Board in eVE'ry group at 
villages for credit facilities 
to cultivators. 

Vol. II, 3316. 
ldinistry of Food and Agriculture: 

Vol. II, 3177, 3178, 3195, 
3204, 3240, 3308-20. 

Motion to redu~ the Demand: 
Inadequate measures to check 

the fall of agricultural price. 
Vol. II, 3308-20. 
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JAIN, SHRI A. P.: contd. 
Demands for Grants, 1955-56: contd. 

Ministry of Food and Agriculture: 
cootd. 
Motion to reduce the Demand: 
contd. 
Inadequate supervision of 

activities of Central Tractor 
Organisation. 

Vol. II, 3204. 
Need to create an All India 

Ware-house Board to help 
cultivators to get better 
prices. 

Vol. II, 3315-16. 
Policy to help agriculturists 

by way of raising price 
levels ot food-grains. 

Vol. II, 331:-20. 
Problem of agricultural prices 

vis-a-vis prices of industrial 
goods. 

Vol. II, 3308-09. 
. lrlotion re economic policy. 

Vol. VIII, 1588:-903, 15941, 
15951, 16033, 16040, 16056, 16059, 

16068, 16109, 16118, 16126, 
16145, 16159, 16210--35. 

Statement re removal of restriction 
on movement of wheat. 

Vol. II, 2202-03. 

JAlPAL SINGH. SHRI: 
Advanced Age Marriage Restraint 

Bill (by Shri D. C. Sharma): 
Motion to consider. 

Vol. VI, 12031, 12036. 
Business of the House: 

Allocation of time for the Con-
stitution (Seventh Amendment) 
Bill. 

Vol. IX, 668. 
Motion re allocation of time order. 

VoL V. 8710-11. 
Companies Bill: 

Consideration of clauses. 
Vol. VI, 11570. 

Constitution (Fourth Amendment) 
Bill:i1 
Motion to refer to Joint Com-

mittee and amendment to 
circulate. 

Vol. II, 2019-.21. 

JAIPAL SINGH, SHRI: cootd. 
Constitution (Fourth Amendment) 

Bill: cootd. 
Motion to consider as reportee! by 

Joint Committee. 
Vol. m, 4832, 4971, 4907-13. 

Constitution (Seventh Amendment) 
Bill: 

Motion to refer to Select Com-
mittee. 

Vol. IX, 85:-56, 867, 868, 873. 
879-80. 

Funeral Reforms Bill (by Shri 
Telkikar) : 
Motion to circulate. 

Vol. VI, 12047. 
Vol. VIII, 15960, 15965-67. 

Ja970. 
General discussion of the General 

Budget, 1955-56. 
Vol. II, 2703-09. 

Half-an-hour discussion re All India 
Council of Sports. 

Vol. VIII, 151125. 

Insurance (Amendment) Bill: 
Motion to consider. 

Vol. IX, 1571-72, 1573. 

Inter-State Water Disputes Bill: 
Motion to concur in the recom-
mendation of Rajya Sabha to join 
the Joint Committee. 

Vol. VIII, 16762, 15767, 15769, 
15770, 15771, 15780. 

Motion re economic policy. 
Vol. VIII. 16207-10-

Motion re flood control projects jn 
Second Five Year Plan. 

Vol. VIII. 15507. 
Motion re Report of Press Cornmis-

sian. 
Vol. VI, 10811-22, 10888, 

10876-77, 10878, 10893. 
Motions re Reports of Commissioner 

for Scheduled Castes and Sche-
duled Tribes for 1953 and 1954. 

Vol. VII, 13886-88, 1388t, 
13928--33, 14003-~ 

Motion re Report of States Reorgani-
sanon Commission. 

Vol. X, 3146, 3346--67, 3803. 
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.JAIPAL SINGH, SHRI: coot<!, 
Prize Competitions Bill: 
Press and. Registration of Books 

(Amendment) Bill: 
Consideration of clauses. 

Vol. IX, 100, 114-15. 
Motion to consider. 

Vol. VIII, 13282. 
Representation of the' People 

(Amendment) Bill: 
Motion' to' refer' to Select Com-
mittee. 

Vol. VII. 14740-48, 
Representation of the ~ople 

(Second Amendment) Bill:, 
Motion to refer to Select Com-

mittee. 
Vol. VII, 14740-48. 

Resolution re appointment of I!Om-
mission for development of Indian 
shipping. 

Vol. VIII, 15015. 
Resolution re Department of Wel-

fare for Scheduled Castes and 
Scheduled Ttibes; 

" Vol. I, 438, 445-49. 
University Grants Commission Bill: 

Motion to' cOllltdetas reported \by 
Joint CommltU!e. ":1': :,' 

. ~\. Vol IX, 344_ 
Working Journalists (Conditions of 

Serviqe) and MiaoeUaneouaProvi-
siena, Bill (.aa·'palsed.· by Rajya 
Sabha): 
Motien to consider. 

. " Vol. X, 2541-43. 

JAISOORYA. DR.: 
. Half-iti-hour dIscussion on Machin" 

; Tool PrototYPe Factory, AmlMlr-
nath. -, , . .,' '.f' 

,\ Vol. VII, 14781, 14782. 
Industrial and State Fiuancial Cor-

porations (Amendment) Bill: 
Motion to consider-. 

Vol.-,V, 8592-98. 8686. 
Consideration ot clauses. 

V.ol. V, 8721-22. -8'123. 8724. 
8725. 

Industrial Disputes (Appellate Tri· 
bunal) ' Amt!lndment Bill: 
Motien \e- censicier. 

Vol. V, 9766-70. 

JAISOORYA. DR: cootd. 
Industrial Disputes (Banking Com-

panies) Decision Bill: . 
Motion to consider and amend-

ment to circulate. 
Vol. VIll, 15187-89, 15193, 

15198. 
Leave of absence to. 

Vol. II. 2322. 
Vol. IV, 72.a. 

Motion re Report of States Reorgani-
sation Commission. ~ 

" Vol. X, 2662, 3072, 3074, 3197, 
'. , ~241-51, 4071. 

Resolution re regrouping ot Rail-
ways. 

Vol. IX, 6311. • 

Spirituous Preparations (Inter-State 
Trade and Commerce) Contral 
Bill: 
Motion to consider the amend-

ments made by' Rajy"- Sabha in 
the 'Bill. 

·,'V-ol. VIII, 15544-45. 115541. 
I: 

University Grants Commission Bill: 
'Motion to considet",a. reported by 

1 tJOint ConunWfIe. 
,.. " ... ··,..vol. IX. 365-70. 

JAJWARE, SHRI: 

Finance Bill: 
MMion -=to. consider . 

V-ol. III, 5723-12. 
Motion re Report of States Reorgani-

sation Commissi8'n.' ':" 
,V&!. X. 8108. 3217, 3953. 

JALAHALLI: 

Calling Attention to Matter at· 
Urgent Public Importance: 
Report of Mr. J:' 'D. Scai1e f't 

Hindustan Machine, TDGl' rae-
tory at. 

Vol. VIII. 16017-21. 

JANATA EXPRESS: 
,; "', .' 

See "Railway Train (s) ". 
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.JANGDE, SHRI: 

Buaillesaof the House: 
Allocation of time. 

VoL III, 4295. 
Vol. ty, 6541. 

Caste. DiatRcl.ion Removal Bill (by 
$llri Dabbi): 
Motion to consider and amend-

ments to circulate and to refer 
to ~lect Committee. 

VoL III, 5347-50. 

Demands for Grants, 1955-56-Rail-
w.a~: .. 
Railw~y Boord. 

Vol. I, 1357~5, 1424-25. 

Hin<\u Marriege Bill (as passed by 
Rajya Sabha): . 
Consideration ol clauses. 

Vol. IV, 7932, 7943-47, 7948-
49. 

. \ '" .. 
Motions re Displaced Persons' Com-

pensation. and Rehabilitation 
Rules, 1955. 

Vol. VII, 13451-52. 

Motions re Reports of . Commissioner 
for Scheduled· Castes andSche-
duled Tribes for 1953 and 1954. 

Vol. VII, 13887, 13981-88. 

Motion re Report of States Reorgani. 
sation Commission. 

Vol. X, 4377-80. 
Untouchability (Offences) :aill: 

Motion to consider as reported by 
the Joint Committee. 

Vol. IV, 6577-83, 6613-16. 
Consideration of clauses. 

Vol. IV, 6715, 6728, 6747, 6764-
66, 6820. 

Bulletin re silk industry in--
Laid on the Table. 

Vol. II, 2200. 

.JATAV-VIR, DR.: 

Motions re Reports of Commissioner 
tor Scheduled Castell and Sche-
duled Tribes for 1953 and 1954. 

Vol. VII, 13988-94. 

JAYANKONDACHOLAPURAM: 
, "j t.· ... 

Demands tor Grants, 1955-56: 
Indian POits 'and· ··TelegraJlbs 

Department (Including Working 
Expenses): 
Motion ~A,redJ.lce. the J;)emaQ4: 

Prc)vision . of a Pu.bli~ •. Call 
Oftlce at -- in Madras 
State. 

Vol. II, 3709, 3781. 

JAYASHRI, SHRI¥A1'I: I '.l. 

I:>e:a.um~. for GRnts, 1955-56: 
Ministry of HomeAftairB...,. 

Vol. III, 4574-77. 
Motion to reduce the Demand: 

Need to set up a Police Com-
mission. 

Vol. III, 457.-75. 
Discussion re Railway transport 

situation. 
Vol. VIII, 15648-49 • 

General discussion of the Railway 
Budget, 1955-56. 

Vol. I, 941-45. 

Hindu Marriage Bill (as passed by 
Rajya Sabha): 
Motion to consider .. 

,Vql.IV, 68~, 7314-19. 
Consideration .of claUl'el. 

Vol. IV, 7681, 7707-09, 7718, 
7723. 

Hindu Succession Bill: 
Motion to concur in the recom-

mendation of Rajya Sabha to 
join the Joint Committee 01 the 
Houses. 

Vol. IV, 8228. 

Indian Adoption of Children Bill (by 
Shrimati Jayashrl): • 
Motion for leave to introduce. 

Vol. IV, 6907. 

Motion re Report of States Reorgani. 
sation Commission. 

Vol. X, 4159--64 . 

Prevention of Juvenile Vegrancy 
and Begging Bill (by Shri M. L. 
Dwivedi): 
Motion to consider. 

Vol. VI, 11990---92. 
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Resolution re political pensions. 
Vol. III, 4806-07. 

Sea Customs (Amendment) Bill: 
Motion to consider. 

Vol. III, 4705-08. 

University Grants Commission Bill: 
Motion to refer to Joint Com-

mittee. 
Vol. I, 80-83. 

Motion to consider as reported bT 
Joint COPllnittee. 

Vol. IX, 362-65. 
Consideration of clauses. 

Vol. IX, 494. 

Women's and Children's Institutions 
Licensing Bill (by Shrimati Jaya-
shri) : 
Motion to consider. 

Vol. I, 1138-43, 1149. 

JENA, SHRI K. C.: 

Motion re Report of States Reorgani-
sation Commission. 

Vol X. 4289-93. 

JENA, SHRI LAKSHM1DHAR: 

Motion re Report of States Reorgani-
sation Commission. 

Vol. X. 4225-28. 

JENA, SHRI NIRANJAN: 

Motion re Report of States Reorgani-
sation Commission. 

Vol. X, 4113-15. 

JETHAN, SHRI: 

Motion re Report of States Reorgani-
sation Commission. 

Vol. X, 4306-08. 

JHARIA COAL-FIELDS: 

Report re accident which OCCUITed 
in the Amlabad Colliery in __ 
on the 5th February, 1955-Laid 
on the Table. 

Vol. X, 3904. 

JHARSUGUDA: 

Demands for Grants, 1955-56: 

Indian Postll and Telegraphl 
Department (Including Workinl 
Expenses): 
Motion to reduce the Demand: 

Failure of Government to 
construct a new bwld.i.ne tor 
sub-Roat Office at -. 
Orissa. 

Vol. II, 3702, 3761. 

Inadequate accommodation in 
Sub-Post Office at -- in 
Sambalpur District, Orissa. 

Vol. II, 3702, 3761. 
Transfer of all telegraph 

offices, lines and wires and 
caITier and telephone u-
change at -- which are 
within the political bounda-
ries of Orissa, to Orissa P. 
and T. Circle. 

Vol. II, 3705, 3761. 

JHUNJHUNW ALA, SHRI: 

Companies Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. V, 10098-10107. 

Consideration of clauses. 
Vol. VI, 11115-17, 11173, 
11174-75, 11224, 11233, 11256, 
11257, 11303, 11317-25, 11335-
38, 11521---23, 11745, 11781-

84,11806,11807,12113, 12127--
30. 

Vol. VII, 12321, 12360-70. 
12580, 12581, 12598, 12669, 
12678--82, 12781, 12900-01, 
12902--06, 13145, 13159, 
13231-36. 

Demands for Excess Grants, 1950-51 
and motions to reduce the 
Demands. 

Vol. X, 2405. 

Demands for Grants, 1955-58: 
Ministry of Commerce and Indua-

try: 
Motion to reduce the Demand: 

Industrial policy. 
- ._---.. __ .-.... _ ... _- •.. _------._----- Vol. m, 5221-240 
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...JBUNJHUNW ALA, SHIU: contd. 

Demands for Grants, 1955.:56: --Rail-
ways: 

· Construction of New Line&-
Capital and Depreciation .Reserve 
Fund. 

Vol. I, 1538-40. 
Open Line Wo~lopment 
Fund: 

'Ordina.ry Working EKpenses-
Administration. 

Vol. I, 1541--Q. 
Demands for Supplementary Grants, 

1955-56 pertainine "' .the Ministry 
'.of Finance and motions to reduce 
· the Demand. 

Vol. VIII, 15374-76. 

.Finance Bill, 1955: 
· Motion to consider. 

Vol. III, 5737. 
. Consideration of clauses. 

Vol. III, 5841-43, 5877-78. 
. ~eral discussion of the General 

Budget, 1955-56. 
Vol. II, 2492-96. 

<lIindu Marriage Bill (as passed by 
Rajya Sabha): 
-Motion to consider. 

Vol. IV, 7281-87. 
;1mports and Exports (Control) 

Amendment Bill (as passed by 
Rajya Sabha): 
Motion to consider. 

Vol. I, 1234-39. 
:Jndian Tariff (Second Amendment 

Bil}): 
~otion to consider. 

Vol. X, 2119-22. 
Indian Tariff (Third Amendment) 

Bill: 
Motion to consider. 

Vol. X, 2119-22. 
'Insurance (Amendment) Bill: 

Motion to consider. 
Vol. IX, 1617, 1619. 

~Punishment for Adulteration of 
Foodstuffs Bill (by Shri Jhunjhun. 
wala): 
Motion for leave to introduce. 

Vol. VI, ute". 
State Bank of India Bill: 

Consideration of clauses. 
Vol. IV, 7047, 7049, 71*. ------_. --.- ..... --- --- -------- . 

JOSHI, SHRI JETHALAL: 

Indian Converts (Regulation and 
Registration) Bill (by Shri 
Jethalal Joshi): 
Motion to consider. 

Vol. VIII, 15975---88. 
Vol. IX, ll1G-18. 

Representation of the People 
(Amendment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. VIII, 14963--68. 

Representation of the People 
(Second Amendment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. VIII, 14963-68 • 

JOSHI, SHRI KRISHNACHARYA: 

Demands for Grants, 1955-56: 
Ministry of Home Mairs . 

Vol. m, . 4519-23. 
Privy Purses and Allowances or 

Indian rulers. 
Vol nI, 4520-21. 

Leave of absence to. 
Vol. VIII, 15674-7'IS 

Motion re Report of States Reorpnl-
nisation Commission. 

Vol. X, 4374-7'7. 

JOSHI, SHRI LILADHAR: 

Motion re Report of States Reorga-
nisation Commission. 

Vol. X, 4272-7 •. 

JOSHI, SHRI M. D.: 
Citizenship Bill: 

Motion to refer to Joint Committee 
and amendment to circulate. 

Vol. V, 9715-21. 
Consideration of clauses. 

Vol. VI, 12092-93. 12130-33. 
1214.5. 

Demands for Grants, 
Railways: 
Railway Board. 

1955-56-

Vol. I, 1392-95. 
General discussion of the General 

Budget, 1955-56. 
Vol. II, 2421-26. 
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J'OHN, SHRI M. D.: cantd'. 
Hindu Succession Bill: 

Motion to concur in the rec~m
mendation of Rajya Sabha to> 
join the Joint Committee of the 
Houses. 

Vol. IV, 8028, S029, ~25-,,29; 

Motion re Report of Press Cbm-
mission. 

Vol. VI,IOSll, 1082(}, 10837-43. 
Motipn re Rei>ort Of States .Reorca-

nisati"n Commission.. - - , 
Vol. X. 2877, 2879, 2886; 3455, 

fI82:.....s.t. 

Prize Competitions Bitl: 

Motion to coDBider. -
Vol. VIII. 15276-78. 

Consideration of clauses. 
Vol VIII. 15295, 15296. 

Railways Stores (Unlawful Posses-
sion) Bill (as passed by Rajya 
Sabha): 
Motion to collSider- an4 amend-

ment to refer- to select Com-
mittee. 

Vol. r, 1832, 1847-4& 
Resolution reappointment of com-

mission for deve]opment of Indian 
shipping. 

Vol. VIII, 14992, 15019~ 
Sea Customs (Amendment) Bill: 

Motion to consider. 
Vol: 1,_ 193 ... 

Spirituous Preparations (Inter-State 
Trade and Commerce) Control 
Bill: 
Motion to consider the amend-

ments made by Rajya Sallha in 
the Bill. 
Vo1. VIII, 15540, 15545-46. 15550, 

15552. 
University Grants Commission Bill: 

Motion to refer to Joint Com-
mittee. 

Vo1. I, 546, 547-5(. 
Working Journalists (Industrial 

Disputes) Bill (as passed by Rajya 
Sabha): 
Motion to consider. 

Vol. 1. 1859. 

JOSHI, SHRI N. M.: 

Death of. 
vor. V, 8283-1K. 

JOSHI. SHRIMATI SUBHADRA: 

Abducled . PersoDs· (Recevery \' ancl 
Restoration) Continuance Bill: 
Motion to coDSidar. - ,''',' " -

Vol. VI, 109'70:-779. 

Delhi (Control of Building Opera-
tions) Bill: 
Motion to cODSi~. " ". , . 

Vol. IX, 11850-60. 
.. ' "' . 

Hin9.U .Ma~e Bill (as passect by 
Rajya Sabba): 

: ~ ': 
Motion to consider. • I 

Vol IV, 6526-33. 

~u SUt:'Cess~on BiI1: 
Motion to concur in the recOhl~ 

mendation of RilfYa- S8bha io 
join the Joint Committee of the-
Houses. 

Vot IV, 8085-98. 

Motion re Report of Slates Reorp-
nisatiOD Commission. 

Vol. X. 314&. 

JUMIA CULTIVATION: 

Tripura; 

Motion to reduce tlie- Demand: 

Need -for assocfating the organi-
sation of Tribal peopleknoWD 
as Gana Mukti Pllrishad for 
jumia rehabilitatiom work, in 
Tripura. 

Vol. III, 4:t76, 4657. 

JUNIOR COMMISSIONED OFFICER: 
Demands for Grants, 1955-56~ 

Ministry of Defence: 
Motion to reduce the Demand~_ 
-- in Army. 

Vol. II, 3448" 3499-3603. 
3609-11, 3617. 

ReorientatiOn of J.C;O: cadre. 
Vol. II, 3448, 3609-U, 361~ 
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JU,STICE, ~DMINISTRA~O~ OF: 

Demands for Grant~ 1855-58. 
Vol. III, 5525-26, 5527. 

Tripura: 
Motion to redUCe the -Demand: 

Prevision of facilities for 
lIPIec:b" juaUoe. in courts of 
law ,in Tnpur.a-. ;,,:, 

Vol. III, 4477, 4489-90, 
4565, 4657. 

Speedy disposal of civll. d.i$-
putes pending in courts of 
l'rlpura." :'.''-' ,. 

Vol. III, 4477,: 4489-90, 
456~, 4657. 

~ds for Grants on Account, 
1955-56. " 

Vol. I, 1605, 1619. 
Demands for - Grants on Account, 

1 955-56-Andhra. 
VoL I, 1680, 1687-1733, 1738, 

1741. 
Demands for Supplementary Grants, 

1954-55. 
Vol. ,I, 795, ,797-98. 

Demands for Supplementary Grants, 
1954-55-Andhra. 

Vol. I, 1672, 1687-1733, 1734. 

JUTE, RAW: 
Demands for Grants, 1965-56: 

Ministry of Food and Agnculture: 
Motion to reduce the Demand: 

Failure to ensure minimwn 
economic price .of jute, 
sugar-cane and other com-
mercial crops. 

Vol. II, 3184, 3285, 3321. 
Failure to ensure minimum 

economic price to jute 
growers. 

Vo1. II, 3184, 3283, 3321. 
Fall in production of jute and 

sugar-eane. 
Vol. 11.3256,3284,3294.3321. 

JUTE, INDUSTRY: 
Demands for Grants, 1955-56: 

Ministry of Commerce and Indus-
try: 
Motion to reduce the Demand: 

Failure to' control -- in 
national interest. 

Vol. m, 4880, 5266. 

JUTE INDUSTRY: eontd. ", ,., , " 

Demands for Grants, 1955-56: contd.' 
Ministry of Commerce and Indus-

try: contd. 
Motion to reduce the Demand: 

c:ontci •. 
Neocessity, of setting up·, 

Tripartite Committee, con-
sisting of representation of' 
Government, industries and 
labour for invest~, in,o. 
question of nationallsation I 
in.-. , ";,, .. "'0' 
Vol. III, 4666-67, 4680, 5266.; 

JWALA PRASHAD, SHRI: 

Motion re Report of States Reorga--
nisation CommiHion; , 

Vol. X, 3342, 4416-19. 
., . :", 

KAJROLKAR, SHRI: 

Demands for Grants, 1955-56: 
Indian POsts and Telegraphs De-. 

partment (Including Workin,: 
Expenses). 

\. _. Vpl. 11,3736-38" 
Ministry of Commerce and I~dUs

try. 
Vol. III, 5234-38._ 

Ministry- of Communicatiol'lS. 
Vol. II, 3736-38.-

Ministry of Home Affairs: 

Motion to reduce the Demand: 
Failure to tUl in POSts in gav-

ernment offices reserved tor 
Scheduled Castes. 

Vol. III, 4542. 
FaillU"e to sateg\18l"c1 interests 

of Scheduled Castes. 
Vol. III, 4541~. 

Motions re Reports of COmmissioner' 
for Scheduled' Castes and Sche-
duled Tribes for 1968 and 1954. 

Vol. V~I, 13919-25. 
Motion re Report of States Reorga-

nisation Commission. 
Vol. X, 4386-90. 

Untouchability (Offences) Bill: 
Motion to consider as reported by 

the Joint Committee. 
Vol. IV, 6574-77. 
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lKAKDWlP: 
Demands for Grants, 1955-58-Rail-

ways: 
Railway Board: 

Motion to reduce the Demand: 
Failure to open a new line 

between Lakshmikantapur 
and --. 

Vol. I, 1329, 1454. 

:KAKINADA: 
Demands for Grants, 1955-56-Rail-

ways: 
. Construction of New Lines-Capi-

tal and Depreciation Reserve 
Fund: 
Motion to reduce the Demand: 

Failure of Government to 
restore the dismantled line 
of Kaldnada-Kotipalli-
Southern Railway. 

Vol. I, 1473. 1482. 1592, 
1599. 

"KAKKAN. SHRI.: 
Demands for Grants. 1955-58-Rail-

ways: 
Construction of New Lines-

Capital and Depreciation Re-
serve Fund. 

VoL I, 1492-93. 
Motion re Report of States Reorga-

nisation Commission. 
Vol. X, 3666-68. 

Untouchability (Offences) Bill: 
Motion to consider as reported by 

the Joint Committee. 
Vol. IV. 6572-74. 

Consideration of clauses. 
. Vol. IV. 6754. 

• KALE, SHRlMATI A.: 

Caste Distinctions Removal Bill (by 
Shri Dabhi) : 
Motion to consider and amend-

ments to circulate and to refer 
to Select Committee. 

Vol. m, 5837-39. 
Demands for Grants, 1955-56: 

Ministry of Home Affairs. 
Vol. III, 4585-98 . 

. ~._ ..... 0-- •• _. __ _ 

KALE. SHRIMATI A.: contd. 
General discussion of the General 

Budget, 1955-56. 
Vol. II, 2721-23. 

General discussion of the Railway 
Budget. 1955-56. 

VoL I, 857~1. 
Motion re RePOrt of States Reorp-

nisation Commission. 
Vol. X, 8878. 

KALKALIGHAT: 

Demands for Grants, 19S5-SS-Rail-
ways: 
Railway Board: 

Motion to reduce the Demand: 
Rail link between - aMI 

Agartala town. 
Vol. I, 1175, 1381-82, 1383, 

1454. 
Railway line from - to 

Subrom in Tripura. 
VoL I, 1175, 1381-82, 14M. 

KAMATH, SHRI: 

Abolition of Whipping Bill (. 
passed by Rajya Sabha) : 
Motion to consider. 

Vol. IX, 8111. 
Announcement f'e discussion GIl 

S.R.C. Report. 
Vol. IX, 1922-23. 

Appropriation (No.4) Bill: 
Motion to consider. 

Vol. X, 2398. 
Appropriation (No.5) Bill: 

Motion to pallS. 
Vol. X, 2414. 

Business Advisory Committee: 
Motion Te Twenty-fourth Report. 

Vol. VII, 12767-68. 12769, 12770 . 
Motion Te Twenty-fifth Report 

Vol. VII, 13638. 13639. 
Motion re Twenty-sixth Report. 

Vol. VIII, 14790-91. 
Motion Te Twenty-seventh Report. 

Vol. IX, 523-24, 528, 52'1. 
Motion re Twenty-ninth Report. 

Vol. IX, 1592-93, 1594, 1595, 
1596, 1597, 1598, 1589. 



NINTH TO ELEVENTH SESSIONS, 1955 
---------._----:---------- -_._ ..... -

EAMATH, SHRI: contd. 

Business of the House. 
Vol. V, 8714, 8952. 

Vol. VII, 12194, 12938, 13629-70, 
14062. 

Vol. VIII, 15230, 15851, 
Vol. IX, 1156, 1423-24, 1425, 

1426, 1427. 
Motion re allocation of time order. 

VoL V, 8424, 8425, 8428, 
8698--8701, 8704, 8709, 8711-12. 

ICalling Attention to Matter of 
Urgent Public Importance: 
Report of Mr. J. D. Scaife re 

Hindustan Machine Tool Fac-
tory at Jalahalli. 

Vol. VIII, 16021. 

Chartered Accountants (Amend-
ment) Bill: 

Motion to consider and amend-
ment to refer to Select Com-
mittee. 
Vol. VII, 13306, 13309, 13313, 

13316, 13324. 

Consideration of clauses. 
VoL VII, 13328. 

Citizenship Bill: 
Motion to refer to Joint Com-

mittee. 
Vol. V, 9467, 9662, 9667, 9668, 

9677. 
Amendment to circulate. 

Vol. V, 9662, 9667, 9668, 9677. 
Motion to consider as reported by 

Joint Committee. 
Vol. IX, 1046, 1051, 1052, 1071-

80, 1168, 1170, 1177-78, 1171, 
1183, 1188, 1189, 1286, 1288, 
1290, 1294, 1302, 1304, 1308, 
1309, 1315, 1317, 1318, 1320, 
1321. 

Consideration of clauses. 
Vol. IX, 1331, 1332, 1338, 1341-

46, 1371, 1372, 1388-89, 1393-
99, 1408, 1437, 1438, 1439, 
1441, 1443, 1446, 1458, 1459, 
1476, 1478--78, 1482, 1487-88, 
1489, 1490--96, 1502, 1503, 
1504, 1505, 1514, 1516, 1520. 

Motion to pass, as amended. 
Vol. IX, 1523. 

KAMATH, SHRI: contd. 

Code of Civil Procedure (Amend-
ment) Bill: 

Motion to refer to Joint Com-
mittee. 
Vol. V, 9151, 9152, 9159, 9187, 

9208, 9224, 9225, 9226, 9229, 
9230-31, 9241, 9246, 9248. 
9251, 9317, 9324, 9327-28, 
9331, 9332, 9345, 9346. 

Code of Criminal Procedure (Am-
endment) Bill: 

Motion to consider amendment. 
made by Rajya Sabha. 

VoL V, 8403. 
Code of Criminal Procedure (Am-

endment) Bill: 
[Amendment of section 435; btl 

Shri Raghunath Singh] 
Motion to consider. 

Vol. V, 9523, 9524. 

Committee on Absence of Membera 
from the Sittings of the House: 
Presentation of Tenth Report. 

Vol. V, 8693. 

Committee on Private Members' 
Bills and Resolutions: 
Motion re Thirtieth Report. 

Vol. V, 9514, 9515. 

Motion re Forty-second Report. 
Vol. X, 2930-32, 2933, 2934-

2935. 

Companies Bill: 
\ 

Motion to consider as reported by 
Joint Committee. 
Vol. V, 9817, 9823, 9836, 9882, 

9899, 9906, 
Vol. VI, 10348. 

Consideration ot clauses. 
Vol. VI, 11099, 11102, 11181, 

11191, 11213-14, 11225, 11229, 
11234, 11235, 11267, 11268, 
11277, 11283, 12090-91, 12092, 
12093, 12094, 12095, 12096, 
12099, 12103-04, 12105-06, 
12107-08, 12111, 12115, 12125, 
12172, 12173, 12174-75, 12181. 
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KAMATH, SHRI: cantd. 
Comp~nies Bill: cantd.,. '\ "', 'r-

Consideration of clauses: contd. 
Vol. VII" 122.46,,12247,. 1232]",22, 

12378~79, 12385, 12aQ6, 12411, 
12.413, 12434, 12435, 12446, 
1:wi6, ~61, 12462,'" 12505, 
121OB, lWO~ 11, .. , cl2529-32, 
12533, 12535, 12510, 12552, 
125M, lZ&69,.J2599,~ 12616, 
12620, 12621--25, 12633~34, 
1*'1, 12638;-39, 1:MJ41, ~, 
12645, 12709, 12710, 1-2'112, 
12714, 12715, 12719, 12720, 
1"'733-38;'·12'140, 12'147, 12-748, 
12'150, 12'111i-86, 12790, 12798, 
12347, 12866, 12919, 12923, 
12,5J2:i, ,12929" 12930, 12943, 
12958--61, 13.107. • . 

Motion to pass, as amended. '\ 
Vol. VII, .1328'1. 

" . . . 
Motion to consi4er., , the : .aD1end~ 

ments made;by Rajya Sabha. 
Vol. IX, 9, 143~44, 145, 146, 147. 

Constit~tion (Sev~th' Amendment) 
Bill : 
Motion to refer to Select Com-

mittee. 
Vol. ,IX, ~~. 

Constitution (Eighth Amendment) 
Bill: . 
Motion for leave to introduce. 

Vol. IX, 1751, 1760, 1761, 1764, 
1767--70, 1771, 1782, 1790, 
1813, 1814. 

Motion to consider. 
Vol. X, 2256, 2257, 2258, 2262, 

2263, 2264. 
Consideration, of cla\1Ses. 

Vol. X. 2423,. ,2424-29, 2445, 
2449, 2467, 2468. 

Motion to pass. 
Vol X. 2473-74. 

Convention re quorum. 
Vol VII. 12192, ,12193. 

CorrectioJl of answer to starred 
question No. 1086. 

Vol. V, 8289. 
Correction 01. answer to starred 

question No. 2684. 
VoL V, 8422. 

COn'.ecti.on of answer to lUlBtarred 
question No. 202. 

Vol. X, 367~. 

KAMATH, SHRI: cantd. 
~ .; • " .... ' •. <4" "("~ 

Detlaration. of, exemptions under' 
Re«istr.ation of Foreign Act, 1939-
Laid on the Table. 

Vol. VII, 125M. 
('J .• ' • ,'t,. "'"' ',.": ,,' 

Delhi (Control of Buildine Opera-· 
tions) B~ll: . 
Motion to consider. . 

Vol. IX, 182'1. 

Consideration of clauses. 
Vol. IX, 1912, 1970, 1985. 

• ) , ~, • '"~ It· , I , ' " J ::l:. {"' 

DeIDanda fot ~C~B Grant,s" 1950-51 
and., " ,lJ).otions to reduce the' 
Demands. "" , . I 

Vol. X, 2400, 2402-03, 2409. 

D8A*Ids fot S~~ntaJ'Y ~ts" 
1955-56 pertaining to" the ,Minis-
try of External Mairs and, 
motions to reduce the Demands. 

Vol; . VIII, 15348, 15349-52, 
15354. 

Vol. X, 2190, 2191, 2192, 2193" 
2206. 2208--18, 2220, 2223" 
2224, 22~. 

r>emands for Supplementary Grants, 
1955-56 pertaining to the Ministry 
of Finance. and motions to reduce' 
the Demands. ' , 

Vol. VIII, 15357, 15363--68 •. 
15378, 15379, 15380. 

Vol. .. x. .2374, 2375, 23~2, 
2388, 2389, 2390, 2391, 2394. 

Demarui for. Supple.mentuy Grant. 
1955~56 pert&inin, ,to Ministry of 
Ho~e Mairs., and motions to-
rec:tuce the Demand. ' 

Vol. VIII, 15387, 15388, 15389, 
15445, 15446, 15448. 

Demand for Supplementary Grant, 
1955-56 pertaining to the Minis-
try of Irrigation and Power and' 
motions to reduce the Demand. 

Vol. X, 2273--77, 2279, 2284, 
2285, 2286, 2287. 

Demands for Supplementary Grants, 
1955-56 pertaining .to the Minis-
try of Natural Resources and' 
Scientific Research and motions 
to reduee the Demands. 

Vol. X, 2297, 2300-08, 2316" 
2317, 2318. 
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KAMATH, SHRI: contd. 
Demands for Supplementary Grants, 

'1955-58 'Pertaining· to the Minis-
try- of ProdUtltion and motions to 
reduce the Demand.. 

VoL X, 2159. 

Demands for Supplementary Grants, 
191515-56 pertaining to the Minis-
try of Rehabilitation and motions 
to reduee· the Demands. 

Vol. X, -2345, 2346-48, 2359, 
2370. 

Demands for Supplementary Grants, 
. 1955-i6 pertaining to - the Minis-
try of Works, Housing and Supply 
and motions to reduce the 
Demands. 

VOl. VIII, 15403, 15404, 15407, 
15408, 15410-13, 15415, 15416, 
164'17-2(7, 15424, 15425, 15427, 
15430, IM41.' ... 

'Discussion re Railway transport 
situation. . 

VC)li VIII, 15639, 15643, 15645-
48. 

Draft notifications re nomenclature 
" tm4 eehominations of decimal 

coins. I"~.' •• ,.t ".' "1 """/:'; 

VoL IX, 785. 
"Halt-an-hour discussion ~re: 

; 'All India Council of Sports. 
."" " ~. Ve1.vnI.···UI529. 

Machine Tool Prdtotype~'Fac!tory, 
• Alt'lba'rnath.· ~.,; .,', -' ""~'. 

Vol. VII, 14781, 14782, 14783. 
\ ~~ 

'Hindu Marriage Bill (as passed by 
'~Rajya'aabba~. : 

Consideration of clauses. 
Vol. IV, 7951. 

Motion to pass. 
. . Vo1.:ry. 7967, 7968, 7982. 

!Indian Coinage (Amendment) Bill: 
Motion to; eonsider:' 
-~ VoL V, 8'1901' 8'192, 8795, 8796. 

8799-8803, 8811, 883~ 8839-
40,8843. 

Amendn1ent to circulate. 
'Vol. V, 8792, 8795, 8796, 8799-

880a, 8811, 8836. 8a:J9-40, 8843. 
Conslderation of clauSes. 

. - Vol. V, 88153, 8860, 8870. 
--.------~ 

KAMATH, SHRI: contd. 
Indian Comage (Amendment) Bill: 

contd. " 

Indian Registration (Amendment) 
Bill [Insertion of new section 
20 A; by Shri S. C. Samanta].' 
Motion to consider. 

Vol. V, 9529, 9530. 

Indian Tariff (Second Amendment) 
." Bill: 

Motion to consider. 
,VoL X, 2150, 2151. 

Indian Tariff (Third Amendment) 
Sill: 
Motion to consider. 
I, • Vol. X, 2150, 2151. 

Industrial and State P1nance Cor-
. pora'tiOns (AnitmdmetJt)· Bill: 
Motion to consider. 

Vol. V, 8666-8671, 8673, 8681, 
'·869L :'" t' :',' 

Consideration of clauses. 
'VOl. V,8737; 8744. 8751, 8756. 

Motion to pass. 
VoL V. 87M. 

Industrial Disputes (Banking Com-
'pranies) Deeiaion BtU ~ , " " 
~ to"ctonsiciel': ,. 

,",r;' .. : '" "'Vol. Vlll. 15109. 
Consideration of clauses. 

j -V.oI. VUJ1l,15215i 15116, 15217-
'10, 11211. p. ' 

Insurance (Amendment) Bill: 
Motion to ·consider. 

Vol. IX. 1523, 1583, 15M. 
.4 ", .' ;~ ...... , 

Motions for Adjournment: 
'l»oliey of GOvernment towarda 
'''freedom movement in Goa. ".' 

. '. . . Vol. VI. ,10141. 
Situation in Patachera in Agar-
--.la,' ., 

Vol. IX, 1038-39. 
Vol X, 3677, 3681. 

Motions re Displaced Persons' Com-
pensation and RehabllitatiOil 
RuJes, 1955. 

VoL VII, 13517, 13525, 18528, 
13530, 13595, 13619, 13896. 

Motion re economic policy. 
Vol. vm, 16112 • 
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KAMATH, SHRI: contd. 
Motion re flood control projects in 

Second Five Year Plan. 
Vol. VIll, 15718. 

Motion re international situation. 
Vol. VII, 14205, 14217, 14252, 

14370. 
Motions re Reports of Commissioner 

for Scheduled Castes and Sche-
duled Tribes fO!' 1953 and 1954. 

Vol. VII, 13963-64, 14072, 14158, 
14169, 14390, 14415, 14438, 
14443. 

Motion re Report of Press COJDIIUs-
Slon. 

Vol. VI, 10566, 10769-76. 
10783--89, 10790, 10866, 10869, 
10882, 10884, 10886, 10887, 
10889, 10890, 10891, 108~ 
10896. 

Motiou re Report of States Reorga-
nisation Commission. 

Vol. X, 2580, 2922, 3174, 351" 
3606, 3948, 4256. 

Motion re situation in Crl>a. 
VoL V, 8527, 8562. 

Motion re suspension of Rule 321 in 
its application to the Constitution 
(Eighth Amendment) Bill. 

Vol. IX, 1932--35. 
Negotiable Instruments (Amend-

ment) Bill (as passed by Rajya 
Sabha) : 

Motion to consider. 
Vol. VIII, 15491, 15503. 

Personal explanation by --, 
Vol. VI, 12051. 

Vol. VII, 12577-78. 
Press and Registration of Boob 

(Amendment) Bill: 
Motion to oonsider. 

Vol. IX, 1'1. 
Consideration of clauses. 

Vol. IX, 113, 114, 119-20, 128, 
129, 130-32, 133, 140-42, 
143. 

Prevention of Corruption (Amend-
ment) Bill: 
Motion to consider. 

Vol. IX, 185-9'7, 229, 230, 231. 
Motion to pass, as amended. 

VoL IX, 246. 

KAMATH, SHRI: contd. 
Prevention of Disqualification (Par-

liament and Part C States Lep-
ture) Amendment Bill: 
Motion to consider. 

Vol. IX, 1995, 1997-g8, 1981 .. 
2000--03, 2011, 2013, 2014. 

Consideration of clauses. 
Vol. IX, 2015, 2018~ 

Prize Competitions Bill: 
Motion to consider. 

Vol. VIII, 15242-44, 15254. 
Consideration of clauses. 

Vol. VIII, 15299, 15330, 15331-
34. 

Railway Stores (Unlawful Posses-
sion) Bill (as passed by Rajya 

Sabha) : 
Motion to conSider as reported by 

Select Committee. 
Vol. IX, 930, 942, 946, 963. 

Reports of Bank Award Commission 
-Laid on the Table. 

Vol. VI, 107'18. 
Report on the first General Elec-

tions, Vol. n,-Laid on the Table. 
Vol. V, 828'1. 

Representation of the People (Am-
endment) Bill: 
Motion for leave to withdraw. 

Vol. IV, 8118; 
Representation of the People (Am-

endment) :Bill: 
Motion to refer to Select Com-

mittee. 
Vol. vn, 14601, 14609, 14610, 

14611, 14629, 14635, 1463'1, 
14642-58, 14668, 14671, 1467'1~ 
14688, 14891, 14898. 

Vol. VIII, 14803, 14804. l4Rll, 
14818, 14825, 14827, 14828,. 
14892, 14901, 14906, 14969,. 
15058, 15063, 15065, 15086. 

Representation of the People-
(Second Amendment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. VII, 14601, 14609. 

14611, 14629, 14635, 
14642--56, 14668, 14671, 
14688, 14691, 14698. 

14610,. 
14637,. 
14677. 

Vol. VIII, 14893, 14804, 14811 .. 
14818, 14825, 1482'1, 14828~ 
14892, 14901, 14906, 14969' .. 
15058, 15063, 15065, 15086. 
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lCAMA TH, SHRI: contd. KAMATH, SHRI: contd. 

Resolution re appointment of a 
committee to examine Community 
Projects and National Extension 
Service schemes. 

Vol. IX, 20'13. 
Resolution re appointment of a Pay 

Commission. 
Vol. V, 8940, 9990-95, 10005, 

10014, 10022, 10023, 10024. 
Resolution re appointment of com-

mission for development of Indian 
shipping. 

Vol. VII, 13064. 
Vol. VnI, 15027. 

Resolution re regrouping of Rail-
ways. 

Vol IX, 625, 626. 
Resolution re state monopoly of 

foreign trade. 
Vol. VII, 13048. 

Spirituous preparation, (Inter-State 
Trade and Commerce) control 
Bill: 
Motion to consider. 

Vol. V, 8972, 8982, 8986, 8991, 
8995. 

Consideration of clauses. 
Vol. V, 9000, 9001, 9002, 9003, 

9013, 9018, 9037-38. 
Motion to consider the amendments 

made by Rajya Sabha in the Bill. 
Vol. VIII, 14546, 15515, 15533-

37, 15538, 15547, 15548 15549, 
15550, 15551. 

Motion to agree to amendments 
made by Rajya Sabha in the Bill 

Vol. VIII, 15553. 
Statement re accident at Hirakud 

Dam. 
Vol. VII, 13409. 

Statement re certain transaction 
referred to in Fourteenth Report 
of P.A.C. 

Vol. VIII, 15676-77. 
Statement re Goa. 

Vol. Vln, 16023-24. 
Statement re Goa situation. 

Vol. VI, 10252. 
Statement re publication of Bank 

Award Commission Report before 
presentation to Parliament. 

Vol. VII, 12184, 12185. 

Suspension of a Member. 
Vol. VI, 11329, 11330, 11331 •. 

Titles and Gifts from ForeilD States· 
(Penalty for Acceptance) Bill'! 

[by Shri C. R. Narasimhan]: 
Motion to consider. 

Vol. VI, 10604. 

University Grants Commission Bill : 
Motion to consider. as reported by' 

Joint Committee. 
Vol. IX, 254, 255, 256, 258. 

Consideration' of· clawes. 
Vol. IX, 568. 

Working Journalists (Conditions of. 
Service) and. Miscellaneous Pro-
visions Bill (as passed by Rajya. 
Sabha) : 
Motion to consider. 

Vol. X,2533. 

Workmen's Compensation (Amend-
ment) Bill [Insertion of new 
section 3A: by Shrimati Renu 
Chakravartty] : 
Motion to consider. 

Vol. X. 2942: 

KAMBLE, DR.: 

Motion re Report of Commissioner' 
for Scheduled' Castes and Sche-
duled Tribes for 1953' and 1954. 

Vol. VII, 14401-09. 
Motion re Report of States Reorga-

nisation Commission. 
Vol. X, 388~6. 

KANGRA VALLEY: 

Demands for Grants, 1955-56-Rail-
ways: 

Open Line Works-(Revenue)-
Labour Welfare: 
Motion to reduce the Demand: 

Construction of new level! 
crossings at Samloti and~ 
Mangwal Stations on the· 
-- Railway Section of.. 
Northern Railway. 

Vol. I, 1473, 150~7, 15971 UI99. 
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KANPUR: 
Motion for Adjournment: 

Labour situation in. 
Vol. IV, 7239-41, 7661-65. 

:KANUNGO COMMITTEE: 
. indUstries: 

Motion to reduce the Demand: 
Recommendations of Kanungo 

. Committee. 
Vol. III, 4683, 4684-89, 5146-

50, 5152-M, 5167-68, 520&-
13, 5243-46, 5266. 

IKANUNGO, SHRI: 
All-India Khadi and Village Indus-

tries Conmii!lSion BiU: 
Motion for leave to introduce. 

Vol. IV, 6247. 
Demands for Grants, 1955-56: 

Industries: 
Motion to reduce the Demand: 

Condition of cottage and small 
'scale industries. 

Vol. III, 52()4.....49. 
Policy relating' to deveIop-

ment ot small scale indus-
tries. 

Vol. III, 5213-17. 
: Demands for Supplementary Grants, 

'1954-~5 : 
. Industries: 

Motion to reduce the Demand: 
fUnctions 01 National. Small 

IndUstries· . Colporation.· 
. .... ..• . Vol. I, 754-55. 

National Small Industries 
Corporation: 

Vol. I, 754-55. 
: Ministry of Commerce and Indus-

try : 
Motion to reduce the Demand: 

Creation of new posts for 
National IndUstrial "Deve-
lopment Corporation and 
development '. of small-
scale iBtiustries. 

Vol .. I, 740-44, 745. 
Creation of posts of ofllcers 
, in' connection with National 

Industrial' ',. Development 
€orporation. 

Vol. I, 740-44. 

KANUNGO. SHRI: contd. 
Ministry of Commerce and Industry: 

cont4· 
Motion to reduce the Demand: 

c<mtd. 

Failure to effect savings b1 
reorganisation of Foreign 
Trade Control Establish-
ments on recommendations 
of SpeCial Reorganisation 
Unit. 

Vol. I, 744-45. 
Working of the National In-

dustrial Development Cor-
potation. 

Vol. I, 740-44. 
Miscellaneous Departments and 

Expenditure under the Ministry 
Of CoiJUnerce and Industry: 
Motion 'to reduce the Demand: 

Plantation EnquIry CoJnmis-
'siori. 

Vol. I, 755. 
.' 

Essential Commodities Bill: 

Motion to consider as reported by 
sel~t, Committee. 

Vol. II, 2815-1'7. 
Consideration of cI8uBes. 
;;;'. V61.' Jr,' 2820':'2:1" .' 2824, 2825, 

2826, 28!0;': 21131. 2833, 2834, 
2DI. )"'f ~.". ' ....... ,., I' 

Half-yearl~ Report of the Coir 
'~r.~. ~dr tij:e:"period' ending 31st 

March, 195~Latd 01;1 th'e Table. 
Vol. . VIII, 16021. 

" !\ 

Indian Standards Institution (Cer-
:-t;fictlti9n !l(arks) Rules-Laid on 

the Table .. 
Vol. I, 32. 

Motion re election to Coffee Board. 
, . Vol. VI, 10496-97. 

Motion re election to Rubber Board. 
Vol. VI, 10496. 

Notifications under Essential Com-
modities Act-Laid on the Table • 

. '. . ' Vol. VIII, 115227. 
Report of Tariff Conimissfon 'on (:on-
~"tinuation of protection to grinding 

wheels . induStry-Laid on the 
Table; . ','" 

Vol. V, 9689-90. 
-' --_. --.-- ..... _,,- .. _-_.'_. __ .. __ ._-----
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KANUNGO. SHRI: contd. 

Spirituous Preparations (Inter-
. State Trade Qnd Commerce) con-

trol Bill : 
... Motion for leave to introduce. 

Vol. II, 3153-54. 
Motion to consider. 

Vol. V, 8888-89, 8990, 8998-99. 
Consideration of clauses. 
. VcoL V, .. 9003, .8004, 9005,.19009, 

9010, 9012, ,9013,9015, 9016, 
9017, 9019, 9021, 9022, 9024, 
9025, 9026,9028-29, 9031, 
9035-36, 9038, 9041. 

Motlon to pass, as amended. 
Vol. Vf '9043. 

KAUNPUR CANAL: 

Demands for Grants, 1955-56: 
Multipurpose River Schemes: 

Motion to reduce the Demand: 
. Excavation of Kavali aRd 

Kaunpur canals inAadhra. 
Vol. III, 4361, 4396-97, 4443. 

KARIMGANJ: 

Demands for Grants. 1955 ... 56-RaU-
ways: 
Railway Board: 

Motion to reduce the Demand: 
Negotiation with Pakistan for 

using Agartala station tor 
through train up to--
and Dhartana. 
Vol. I, 1176, 1382-83, 1454. 

Rail link from -- to Agar-
tala. 

VoL I, 1172, 1381-83, 1454. 

KARMARKAR, SHRI: 

Bulletin re silk industry in Japan-
Laid <m th(' Table. 

Vol. II, 2200. 
Delhi (Control of Building Opera-

tions) Bill: 
"Motion to consider. 

Vol. IX, 1822. 
Consideration of clauses. 

Vol. IX, 19st. 

105 LSD-I7 

. __ . __ ._--
KARMARKAR, SHRI: contd. 

Demands for Supplementary' Grants, 
1954-55. 

I Vol. I, 724-
Demands tor . Supplementary Grants, 

1955-56 pertaining to the, (J4inistry 
of Commerce and' IndusVy. 

Vol. X, 2189-90. 
. Demands . for. S\u>plementlU'Jr. Grants, 

1965-5~· pertaining to the Ministry 
of. External Affairs. 
. Vol. X, %194, 2198, 2199, 2225. 

Demands for Supplementary Grants, 
1955-56 pertaining to the Ministry 
'Of" Finance. 

.. ·Vol. X, 2232. 
Essential Commodities Bill: 

Motion for leave to: introcluce. 
. Vol. I,. 816-17. 

Motion to consider. 
Vol. I, 1287, 1289-93. 

Amendment to refer to Select 
Committee . 

Vol. I, 1289-93. 

Motion to consider as reported by 
Select Committee. 

Vol. II, 2786, 2787. 

Hindu Succession Bill: 
Motion to concur in the recom-

mendation of Rajya Sabha to 
join the Joint Committee of the 
Houses on the Bill: 

Vol. V, 8338. 

Imports and Exports (Control) 
Amendment Bill (as passed by 
Rajya Sabha) : 
Motion to consider. 

Vol. I, 800-12, 1181, 1184, 1187, 
1194, 1212,1227, 1228, 1231, 1235, 
1247, 1259--1281. 

Motion to pass. 
Vol. I, 1282, 1285-87. 

Indian Tariff (Amendment) Bill: 
Motion to consider. 

Vol. V, 8454-58, 8464, 8473-80. 

Consideration' of clauses. 
Vol. V, 8480. 

Motion to pass. 
Vol. V, 8481-82. 
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KARMARKAR. SHRI: contd. 

Indian Tarift' (Second AlUt!t:ldment) 
Bill: 
Motion to consider. 

Vol. IX, 2016-27, 2028, 2031. 
Indian Tariff (Third Amendment) 

Bill: 
Motion to consider. 

Vol. IX, 2016-27, 2028, 2031. 
Motion re white Paper on GAT!'. 

Vol. VII, 14580. 
Notification under Cinemato-

graph Act-Laid on the Table. 
Vol. IX. 386. 

Notifications under Essential Com-
modities Act, 1955-Laid on the 
Table. 

Vol. IX, 2-3. 
Notifications under section 4A(2) 

of Indian Tariff Act, 1934-Laid 
on the Table. 

Vol. I, 2122. 
Prevention of Disqualification (Par-

liament and Part. C States Legis-
latures) Amendment Bill: 
Motion to consider. 

Vol. IX, 2012. 
Report of Tariff Commission on 

automobile hurd tryre inflator" in-
dustry; and Goverriment Resolu-
tion and Notification thereon-
Laid on the Table. 

Vol. I, 21. 
Report of Tarift' Commission on 

continuance of protection to arti-
ficial silk and cotton and artificial 
silk mixed fabrics industry etc.-
Laid on the Table. 

Vol. V, 9797. 
Report of Tariff Commission on 

continuance of Protection to 
machine screw industry etc.-Laid 
on the Table. 

Vol. VI, 11761. 
Report of Tariff Commissions on 

cotton textile machinery, caustic 
soda and bleaching powder, auto-
mobile sparking plug, stearic acid 
1ilnd oleic acid, oil pressure lamps 
and dyestuff industries; and Gov-
ernment Notifications and Resolu-
tions thereon-Laid on the Table. 

Vol. I, 18-20. 

KARMARKAR, SHRI: cont<!. 

Reports of Tariff Commission OR 
treatment of colliery block for 

. determining the retention prices 
of steel and on continuance of 
protection to calcium chloride, 
soda ash, titannium dioxide and 
hydroquinone industries-Laid Oil 
the Table. 

Vol. V. 8420-21. 

Representation of the People (Am-
endment) Bill: 

Motion to refer to Select Com-
mittee. 

Vol. VII, 14668-69. 

Repr(!sentation of the People 
(Second Amendment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. VII, 14668-69, 

Resolution re enhancement of export 
duty 011 tea. 

Vol. I, 639--H. 

Resolutions re export duty on 
groundnuts. p;roundnut oil-cake. 
de-coiled groundnut meal and 
decorticated cotton-seed oil-cake. 
etc. 

Vol. I, 642-47, 689-691. G95, 
707, 709, 711, 716--722. 

Resolution re Industrial Service 
Commission. 

Vol. IX, 2034. 

Resolution re state monopoly of 
foreign trade. 

Vol. VI, 11488. 
Vol. VII, 13035-48, 13052, 13051, 

13057. 

Spirituous Preparations (Inter-
State Trade and Commerce) Con-
trol Bill: 

Motion to consider amendments 
made by Rajya Sabha in the 
Bill. 
Vol. . VIII, 15513-14, 15515, 

15546-49. 

Motion to agree to amendment. 
made by Rajya Sabba in the 
Hill. 

Vol. VIll, 15551. 



"NINTH TO ELEVENTH SESSIONS. 1955 
"'---------

&ASLJWAL, SHRI: 

Business Advisory Committee: 
Motion re Twenty-seventh Report. 

Vol. IX, 12&. 
Business of the 'House : 

Allocation of time. 
Vol. IV, 6540. 

Allocation time re Constitution 
(Seventh Amendment) Bill. 

Vol. IX, 662. 

Calling Attention to Matters of 
Urgent Public Importance: 
Allegations against. working of the 

Kosi Project. 
Vol. IV, 7443, 7446. 

Canal waters dispute between 
India and Pakistan. 

Vol. I, 1177. 
Go slow movement of stevedores 

in Calcutta Port. 
Vol. V, 9711B. 

Strike in Calcutta Port. 
Vol. II, 2559. 

Code of Civil Procedure (Amend-
ment) Bill: 
Motion to refer to Joint Commit-

tee. 
Vol. V, 9294-99, 9335. 

>Committee on Private Members' 
Bills and Resolutions: 

Presentation 
Report. 

of Twenty-third 

Vol. ]1, 2201. 
Motion re Twenty-fow1h Report. 

Vol.:m,33BB-B9. 
Motion re Twenty-fifth Report. 

Vol. III, 4OB8. 
Constitution (Seventh Amendment) 

Bill: 
Motion to refer to Select Com-

mittee. 
Vol. IX, 84~7. 

Demands for Grants, 1955-56: 
. Ministry of Food andA,riculture. 

Vol. II, .81~200. 
'Motion to reduce the .Demand: 

Inadequate measures to check 
the faPI or A8l'icUltural 
price. 

Vol. II, 3194...;", :3196. 

KASLIWAL, SHRI: contd. 
Demands for Grants, 1955-56: conte!. 

Ministry of Food and Agriculture: 
contd. 
Motion to reduce the Demand: 

contd. 
Inefficiency in organisin, 
deep-sea fishing. 

Vol. n, 3197. 
Problem of a,ricultural pricetl 

vis-a-vis prices of indus-
trial goods. 

Vol IJ. 3194-95. 
Sugar and sugarcane policy. 

Vol. II, 3196. 
Ministry of Production. 

Vol. III, 42 Hi-20, 4290. 
Other Organisations under ,the 

Ministry of Production: 
Motion to reduce the Demand: 

Inefficiency and delay ia 
building new ships in the 
Hindwlthan Shipyard Limit-
t!d, Visakhapatnam. 

Vol. III, 4219-20 .. 
Nonfulfllment of constructie. 

targets in Visakhapatnana 
shipyard under remodellin, 
plan of the French Firm of 
naval experts. 

Vol. III, 4219-21. 
Salt. 

Vol. Ill, 4220. 
Drugs (Amendment) Bill (as passed 

by Rajya Sabha) : 
Motion to consider. 

Vol. I, eol. 
Motion to paSII, as amended. 

Vol. I, 634-38. 
Essential Commodities Bill: 

Consideration of clauses. 
Vol. II, 2.35. 

:Hindu Marriage Bill (as passed by 
Rajya Sabba) : 
Motion to consider. 

Vol. IV, 64SI . 
Motion to pass. 

Vol. IV, 78". 
Indian Tariff (Amendment) Bill; 

Motion to consider. 
VOl. V, 8458-88, 8474, 8471. 

Consideration of clauses. 
Vol. V, 84 ... 
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KASLIW AL, SHRI: contd. 

Indian Tarift (Second Amendment) 
Bill: 
Motion to consider. 

VoL IX, 2029. 
v.oL X, 2107-11. 

Indian Tariff (Third Amendment) 
Bill: 
Motion to consider. 

Vol. IX, 2029. 
V-01 X, 2107-11. 

Land Customs (Amendment) Bill: 
Motion to consider. 

Vol. V, 8872-'75, 8884-85, 8886. 

Motion re economic policy. 
Vol. VIII, 16196--98. 

Motion re Report of States Reorga-
nisation Commission. 

Vol. X, 3338-46. 
Motion re white paper on GAT1'. 

Vol. VII, 14513-18, 14553. 

Railway Stores (Unlawful Posses-
sion) Bill (as passed by Rajya 
Sabha) : It 

Motion to consider as reported by 
Select Committee. 

Vol. IX, 975-77. 
State Bank of India Bill: 

Motion to consider. 
Vol. IV, 6125. 

Untouchability (Offences) Bill: 
Consideration of clauses. 

Vol. IV, 6727, 6730. 

XATJU, DR.: 
Calling Attention to Matters of 

Urgent Public Importance: 
Strike by Army workshop men 

at Kirkee. 
Vol. IV, 5980-83. 

Code of Criminal Procedure (Am-
endment) Bill: 
Motion to consider amendments 

made by Rajya Sabha. 
Vol. V, 8401, 8402, 8403, 8406. 

Conunanders-in-Chief (Change in 
, Designation) Bill: 

Motion to consider. 
Vol. IV, 6040, 6843-44. 

MotiOn to pass. 
Vol. IT, 6CM4. 

KATJU, DR.: contd. 
Demands far Grants, 1955-56: 
D~nce Semees, Effective-Air 

. . Force. 
Vol. n. 3597, 3598, 3~14-1S. 

Defence Services, Effective-Army. 
Vol. II, 3597-3600, 3601, 3605-

3607, 3608-09. 
Defence Services Effective-Navy. 

Vol. II, 3511'l, 3598, 3614-15-
Defence Services, Non-Uective 

Charges. ' 
Vol. II, 3602-05-

Ministry of Defence. 
Vol. II, 3597-3618. 

Motion to reduce the Demand: 
Care and preservation of 
" -Stores in Ordinance Depots. 

Vol. II, 3616-1'1. 

Compulsory Military training. 
Vol. II, 3106-07. 

Desirability 'of enlBrcfug edu-
cational and' training estab-
l'islunents under Ministry 
of Defence, 

Vol. II, 3608. 

Expansion of Air Force Re-
serves, Air Defence Re-
serves and Auxiliary" Air 
Forces. 

Vol. II, 3598-99~ 
Failure to provide for proper 

preservation and utillBation 
of valuable stores in ord-
nance and engineering De-
pots. 

Vol. II, 3616-17. 
JUnior Commissioned Offlcers • 

iR A.r~. 
Vol. II, 3609-11. 

Lack of coordination &etween 
Dl!fence and other Minis-

'fries and:, Departments. 
Vol. II, 3615 .. 16. 

Modernisation of Defence-
: Forces. 

Vol. II, 3598-3800, 
Need for co-ordinating De-

fence Socio-Economic Plan-
ning. 

Vol. II, 3813i-1 .. --------_ ....... ~-----. 



NINTH TO ELEVENTH SESSIONS, 1955 ~I 
---- ---- - -- .. - .. -.----.. -.-.----------~--------
KATJU, DR.: cant". 

Demands for Grants, 1955-56: cantd. 
Ministry of Defence: cantd. 

Motion to reduce the Demand: 
cantd. 
Need to achieve self-suftlci-

ciency in war materials' by 
re-organisation of Ordnance 
Factories. 

Vol. II, 3599-3600. 

Reorientation of J.C.O. Cadre. 
Vol. II, 3609-11 . 

. Urgent necessity for reorga-
nization of Ordnance Fac-
tories in national interest. 

Vol. II, 3600-01. 

'Use of Defence Forces for 
sodo-economic reconstruc-
tion of country. 

Vol. II, 3613-14. 
Demands :for Supplementary Grants, 

1954-55 : 
Ministry of Defence: 

Motion to reduce the Demand: 
Creation of additional posts. 

Vol. I, 759-60. 
Half-8J'l.-hour discussion re Machine 

Tool Prototype Factory, Ambar-
nath. 

Vol. VII, 14779, 14782-11-

Motions reo Reports of Commissioner 
for Scheduled Castes and Sche-
duled Tribes for 1953 and 1954. 

Vol. VII, 14382-17, 14388, 
14389-93. 

Point re voting on Constitution 
(Seven1h Amendmen~) Bill: 

Vol. IX, 909-10. 
Statement. t"t! certain transactions 

referred to in Fourteenth Report 
of P.A.C. 

Vol. VIII, 15675-78. 

ItAVALI CANAL: 
Demands for Grants" 1955-56: . 

\ ~ .. 
Multipurpose Ri\ter Schemes: 

Motion to reduce the Oen1abd: 
ExcavatIOn; of, c <Kavali . . iand 

Kaunpur CanaJ,t Ua: 4DdlaraIIH' 
Vol. In, 4361, 4398-97, 4443. 

KAZMI, SHRI: 

Arbitration (Amendment) Bill 
[Amendment of sectiom 2 and 3. 
etc.: bU --] : 

Motion for leave to introduce. 
Vol. X. 2938. 

Essential Commodities Bill: 
Motion to consider and amend-

ment to refer to Select Cora-
mittee. 

VoL I. 1305-07. 

KELAPPAN, SHRI: 

Demands for Grants. 1955-56: 

Medical Services. 
VoL. II, 3788. 

Motion to reduce the Demand: 

Inadequacy of supply of medi-
cine to rural dispensaries. 

Vol. II, 3798. 

Ministry of Health: 

Motion to reduce the Demand: 
Family Planning. 

Vol. II, 3795. 

Inadequate provision for the 
treatment of contagious 
diseases. 

Vol. II, 3795. 

Indigenous systems of medi-
cines. 

Vol. II, 3795. 

General discus$ion . of. the General 
Budget, 1955-56. 

Vol. II, 2650. 

Half-an-hour discussion re accident. 
in coal mines. 

Vol. II, 2986. 
I 

Hindu Marriage Bill (as passed by 
RajyaSabha) : . 
Consideration of clausef~~· ;; 

Vol. IV, 7~22, 77~1. 
t, • '. ' , 

Motion reReport of State. Reor,.-
nisation Commission. 

Vol. X, 3987-13. 
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XESHAVAIENGAR, SHRl: 

Caste Distinctions Removal Bill (by 
Shri Dabhi): 
Motion to consider and amend-

ment to circulate. 
Vol. III, 5333, 5342-44. 

Amendment to refer to Select 
Committee. 

Vol. III, 5342-44. 
Indian Trade Unions (Amendment) 

Bill (Insertion of new section 15A; 
by Shri Nambiar). 
Motion to consider. 

Vol. II, 2512-15. 
Insurance (Amendment) Bill: 

Motion to consider. 
Vol. IX, 1552. 

Motion re Report of States Reorga-
nization Commission. 

Vol. X, 2662. 
Resolution re appointment of a 

committee to examine Community 
Projellts and National Extension 
Service schemes. 

Vol. IX, 2082. 
Resolution re weight :md measures. 

Vol. IV, 6068-70. 
State Bank of India Bill: 

Motion to consider. 
Vol. IV, 6130, 6131. 

Consideration of clauses. 
Vol. IV, 6991, 7007-10. 

KESKAR, DF. 
Correction of answer to starred 

question No. 2156. 
Vol. VI, 10496-96. 

Demands for Grants, 1955-56: 
Broadcasting. 

Vol. III, 4054, 4184-94, 4195-96. 

Capital Outlay on Broadcasting. 
Vol. III, 4194-95, 4188-99, 4200. 

Ministry of Information and 
Broadcasting. 
101. III, 40l:i4, 4078, 4079, 4158, 

4174-4200. 

M.otion to reduce the Demand: 
Disapproval of Policy regard-

ing film censorship. 
Vol. m, 4197-98. 

KESKAR, DR.: conte!. 
Demands for Grants, 1955-56: cantd:. 

Ministry of Information and 
Broadcasting: conte!. 
Motion to reduce the Demand: 

conte!. 
Miscellaneous Departments and! 

Expenditure under the Ministry 
of Information and Broadcast-· 
in,. 

Vol. III, 4196-97. 
Motion re Report, of Press Commis-

sion. 
v.ol. VI, 10532-38, 10573, 10661,. 

10662, 10683, 10688, 10695,. 
10697, 10722, 10833, 10834,. 
10845, l086~9. 

Notification making certain further' 
amendment in the Cinematograph 
(Censorship) Rules-Laid on the 
Table. 

Vol. VIII, 15228. 
Press and' Registration of Books 

(Amendment) Bill, 1952: 
Motion for leave to withdraw. 

Vol. V, 8949. 
Pr.ess and Registration of Books. 
(Amendment) Bill, 1955: 
Motion for leave to introduce. 

Vol. V, 8949-50. 
Motion to consider. 

Vol. IX, 12-18, 19, 21, 39, 48,. 
53, 55, 76--86. 

Consideration of clauses. 
Vol. IX, 95-98, 101, 104-05, 106,. 

108, 115, 116, 117, 119, 123-25,. 
125-26, 127, 128, 129, 142, 143. 

Motion to pass, as.amended. 
Vol. IX, 143. 

Resolution re corporation for-
broadcasting. 

Vol. II, 476, 477, 480, 498-506, 
1759-63. 

Working Journalists (Conditions of' 
Service) and Miscellaneous Pro-
visions Bill (as passed by Rajya 
Sabha) : 
Motion to consider. 

Vol. X, 2510-18, 2529, 2533. 
Mation to pass. 

Vol. X, 2544, 2548--49., 
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Working Journalists (Industrial 
Disputes) Bill (as passed by Rajya 
Sabha) : 
Motion to consider. 

1{01. I, 1633-34, 1651-52, 1157--
62. 

Consideration of clauses. 
1{01. I, 1664-65, 1666. 

Motion to pass. 
1{01. I, 1666. 

KHAD!: 

Demands for Grants, 1955-56: 

Supplies: 
Motion to reduce the Demand: 

Failure of the Ministry to pur-
chase cloth only from --
and hand loom industrial 
concerns. 

Vol. II, 2914, 2915. 

Presentation of Railway Budget, 
1955-56: 
Use of -- on Railways. 

1{01. I, 58-59. 

KHAN, SHRI SADATH ALI: 

Correction of answer to unstarred 
question re Indians killed by Mau 
Mau terrorists in Kenya. 

1{o1. 1{I1I, 15228-29. 

Demands for Supplementary Grants, 
1955-56 pertaining to the Ministry 
of External Affairs. 

1{o1. WI, 15346. 
1{01. X, 2218. 

Insurance (Amendment) Bill: 
Motion to consider 

Vol. lX, 1566. 
List of dignitaries who visited India 

from March to December, 1955-
Laid on the Table. 

1{01. X. 3904. 
Motion on Address by the President. 

1{ 01. I, 367. 
Motion re international situation. 

1{01. 1{II, 14261. 

KHANDWA: 
Demands for Grants, 1955-56--Rail-

ways: 
Railway Board: 

Motion to reduce the Demand: 
Extension of new rail link of 

Khandwa-Hingoli meter 
gauge through Parliwaij-
nath, Bir Shevagaon, 
Ahmednagar Chondnadi to 
Po(ma. 

1{01. I, 1174, 1454. 

KHANN A, SHRI MEHR CHAND: 
Demands for Grants, 1955-56: 

Expenditure on Displaced Persons. 
Vol. II, 3155-73. 

Motion to reduce the Demand: 
Desertion of displaced per-

sons from Bihar and Orissa 
camps. 

1{01. II, 3170-71. 
Failure to give rehabilitation 

to work-site camp inmates. 
1{oJ. II, 3130. 

Failure to regularise squatters 
colonies. 

1{01. II, 316~70. 
Failure to take up adequate 

number of reclamation sche-
mes for making land avail-
able to agriculturist refu-
gees. 

1{01. II, 3166-67. 
Training for production and 

marketing of goods produc-
ed by refugees. 

1{01. II, 3054. 
Unemployment among refu-

gees. 
Vol. II, 3160, 3167-68. 

Ministry of Rehabilitation. 
1{01. II, 3155--73. 

Motion to reduce tht:! lJemullll: 
Failure to give full and imme-

diate compensation to all 
displaced persons as assur-
ed before. 

1{01. II, 3161. 
Influx of refugees from East 

Pakistan. 

--------.-----------------
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KHANNA, SHRI MEHR CHAND: 
contd. 
Demands for Supplementary Grants, 

1955-56 'pertaining to the Ministry 
of Rehabilitation and motions to 
reduce the Demands. 

Vol. .x,2346, 2355-72. 
Faridabad Development Corporation 

Bill: 
Motion for leave to introduce. 

Vol. X, 3905. 
Mc:rtions re Displaced Persons' Com-

pensation and Rehabilitation 
Rules, ' 1955. 

Vol. VII, "13365, 13382; 13388; 
13400, 13478. 13479. 13481-82, 
13494, 13516, 13517, 13538, 
13543, m586-629, 13631, 13632, 
13679, 13681, 13682, 13684, 
1368&-87, 13692, 13693--95, 
13696, 13697, 13703, 13705, 
13706, 13707, 13715, 13721, 
13722, 13724, 13729, 13732, 
13735, 13736, 13745-46, 13747, 
13749, 13751, 13765, 13781-
808.' ' 

KHARAGPUR: 
Demands f-or Grants, 1955-56-Rail-

ways: 
Open Lines Works-Development 

Fund: 
Motion to reduce the Demand: 

Introduction of new rate fixa-
tion ,in work-shop at -' -. 

Vol. I, 1478; 1599. 
Open Line Works-(Revenue)-

Labour Wetfare: 
Motion to reduc:e the Demand: 

Provision for sanitation, water 
supply and lighting arranle-
menu, for Clasa, IV 'staff at 
--. 

Railway Board: 

Vol. I, 1473. 
Vol. I, 1599. 

Motion to reduce the Demancl~' 
Classificat.ion of lister truck 

drivers and rivet.ers as semi-
skilled at KhllragpUJ: Walon 
ShOp. 

Vol. I, 1329, 1454. 
Strike situation in Kharagpur 

WotIft!lh~.·· ' 
Vol. I, It2'; 1454. 

---,-.-------------,.,-
KHARDEKAR, SHRI: 

Companies Bill: 
Motion to consider as reported by 

Jomt Committ~e. 
Vol. V, 98~7. 

Demands for Grants, 1955-56: ' 
External Mairs. 

Vol II, 3998--4OOf. 
Motion to reduce the Demand: 

Basic principles of our Foreip 
Policy. 

Vol. II, 3995, 3999-4002. 
Continued refusal to allow'~' 

Indians outside Portuguese 
territories to participate· in 
movement for liberatinl 
part of our country occupi-
ed by Portugal. 

Vol. II, 4004. 

Policy of dynamic neutrality 
leading to world peace. 
Vol. II, 3995, 3998-99, 4000-

01. 

Question of liberation of parts 
of India under Portuguese 
control. 

Vol. II, 3995, 4003-04. 

Hindu Marriage Bill (as passed by . 
Rajya Sabha): 
Motion to consider:· 

Vol. 1V,6873-81.· 
Consideration of clauses. 

Vol. lV, 7522-25, 7609, 7626-28, 
7645, .,,11f. '1'718. 

Hind1l.Suecession: Bill: 
Motion to concur in the recom-

mendation of Rajya Sabha to 
join the 'tToint Committee of the 
Houses' on the Bill. 

Vol .. V, 8341~. ,. 

Motiefts",e Reports of Commissioner 
for, Scheduled. Castes and Schedul-
ed Tribes for· 1953< and 19St.," 

Vol. vn, 14168-'-l. 
Repraentation. "of the People 
(Am~dment) Bill: 
Motion ,to refer to Select Com-

mittee., 
Vol, VIll, 14101-1 .. 
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KHARDEKAR, SHRI: contd. 

Representation of the People 
(Second Amendment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. VIll, 14908-14. 

University Grants Commission Bill: 
Motion to refer to Joint Com-

mittee. 
Vol. I, 139. 

Untouchability (Offences) Bill: 
Mot'ion to consider as reported by 

the Joint Committee. 
Vol. IV, 656.~9. 

Consideration of clauses 
Vol. IV, 6680-81, 6717-19,6727, 

6760, 6763, 6769. 

KHARE, DR. N. B.: 
General discussion of the General 

Budget, 1955·56. 
Vol. II, 2230, 2231, 2237--46. 

Leave of absence to. 
Vol. V, 8948. 
Vol. X, 3137. 

Motion on Address by the President. 
Vol. I, 333-37. 

Prevention of Free, Forced or Com-
pulsory Labour Bill (by Shri D. 
C. Sharma): 
Motion to circulate. 

Vol. I, 1121, 1135, 1137, 1138. 

KHEDKAR, SHRI G. B.: 
Motion re Report of States Reorga-

nisation . Commission: 
Vol. X, 2903-09.: 

KHONGMEN, SHRIMATI: 
Gen'eral discussion of the General 

Budget, 1956-56. 
Vol. II, 240~9. 

Hindu Marriage Bill (as passed by 
Rajya Sablta): 
Motion to conaider. 

Vol. IV, 6890. 
Consideration of claUII~s. 

Vol. IV, "'1474. 
Leave of absence to. 

Vol. X, 3137. 
Wotkini'- ,- JoumalistS (lndustrild 

DisPute) Bill (as passed by !taj,.. 
Sabha): 
Motion to consider: 

Vol: -I, 1~2-5S. 

KHUDA BAKSH, SHRI M.: 

Motion re Report of States Reor,a-
nisation Commission. 

~ol. X, 2768, 3721, 3951-60. 

KIRKEE: 

Ca1lin:g Attention to Matters ot 
Urgent Public Importance: 
Strike by Army workshop men at. 

Vol. IV, 15980-83. 

KIROLIKAR, SHRI: 

MotiOil re Report of States Reorga-
nisation Commission. 

Vol. X. 3867-'-69. 

KOLAR GOLD MINES-; 

Demands for grants, 1955-56: 
chier InSpector of Mines: 

Motion to reduce the Demand: 
Shelter and water facilities to 

labourers of Hatti-Gold 
Mines and -- in Hyder-
abad and Mysore States 
respectively. 
Vol. II, 2964-65, 2971, -303'. 

KOPARGAON: 

Demands for Grants, 1955-56-Rail-
ways: 
RaHway Board: 

Motion to reduce the Demand: 
Non-existenee of raised plat-

forms,' waiting rooms and 
station buildinCS on Dhond-
Manmad line and c:overed 
platformS at -KopargBon-
Manmad, Puntamba . and 
Rahuri raiIwty station!; . 

Vol. I, 1174, 1454. 

KOSI PROJECT; 

Callh1,:; ·Attention 'to Matter of 
Urgent Publte Impo!tln(!e-:--A1lt!~ 
gations- '.,aiMt - workin, rf1f. "the'· 
Kosi Project. 

Vol. TV, -'443-48. 
_--------·---------·--f---------·r .... ------.--------------~ ~-" ----____ . __ 
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~OTAH: 

Demands for Grants, 1955-56-Rail-
ways: 
Miscellaneous Expenditure.: 

Motion to reduce the Demand: 
Chitorgarh-Kotah survey. 

Vol. I, 1533-34, 1556, 1599. 

KOTIPALLI: 

Demands for Grants, 1955-56-Rail-
ways: 
Construction 

Capital and 
erve Fund: 

of New Lines-
Depreciation Res-

Motion to reduce the Demand: 
Failure of Government to 

restore the dismantled line 
of Kakinada-Kotipalll-
Southern Railway. 

Vol. I, 1473, 1482, 1592, 1599. 

~OTTUKAPPALLY, SHRl: 

Demands for Grants, 1955-56: 
Ministry of Home Mairs. 

Vol. III, 4457. 

Indian Converts (Realulation and 
Registration) Bill (by Shri J etha-
141 Joshi): 
Motion to consider. 

Vol. IX, 1103-07. 
Motion re Report of States Reorga-

nisation Commission. 
Vol X, 2698, 4265-72. 

Motion re situation in Goa. 
Vol. V, 8508-11. 

KRIPALANI, ACHARYA: 

Citizenship Bill: 
Consideration of clauses. 

Vol. IX, 1394. 
Constitution (Fourth Amendment) 

Bill: 
Considetration of clauses. 

Vol. III, 4984-94, 4996. 
Demands' for Supplementary Grants, 

1955-56 pertaining to the Ministry 
of External Affairs. 

Vol. X, 2208, 2211, 2212. 

KRIPALANI, ACHARYA: contd. 

General discussion of the General 
Budget, 1955-56. 

Vol. II, 2210-13, 2215, 2216~ 
2218-26. 

Hindu Marriage Bill (as passed by 
Rajya Sabha): 

Motion to consider. 

Vol. IV, 6480, 6482, 6483, 7369-
79. 

Consideration of clauses. 
Vol. IV, 7783, 7929, 7930, 7931. 

7934, 7936, 7938. 

Motion re Report of Press Commis-
sion. 

Vol. VI, 10552-68. 10842, 10864. 
10873, 10875, 10878, 10889~ 

10891. 

Motion re Report of States Reorga-
nisation Commission. 

Vol. X, 2584-2602, 2667, 3388. 
3567, 3582. 

Motion re situation in Goa. 
Vol. V, 8497-8503, 8508. 

Motion re termination of suspension 
of a Member. 

Vol. VI, 11466-67, 11468-69. 

Resolution re appointment of Com-
mission for development of Indian 
,shipping. 

Vol. VIII, 15033. 

Resolution re political Pensions. 
Vol. III, 4774, 4779. 

Resolution re state monopoly of 
foreign trade. 

Vol. VII, 13052. 

Sea Customs (Amendment) Bill: 
Consideration of clauses. 

Vol. m. 5501. 

Titles and Gifts from Foreign States 
(Penalty for Acceptance) Bill [by 
Shri C. R. Narasimhan]: 

Motion to consider. 
Vol. VI, 10598. --... _---, -----~-



NINTH TO ELEVENTH SESSIONS, 1955", z6'1' 
--------------'yKR'RiiIPP.ALANiT.A I, SHRIMAfI-sUCHETA:: 
JrnIPALANI, SHRlMATI SUCHETA: contd. 

Abciw:ted Persons (Recovery and Demands for Grants, 1955-56: contd .. 
Restoration) Continuance Bill: Ministry of Rehabilitation. 
Motion to consider. 

Vol. VI, 10917, 10918-19, 1092~ Delay in executing Interim 
Compensation Scheme. 

29. Vol. II, 3065-72 .. 
Business of the House: Failure to arrive at any satis-

Allocation of time <for Demands re factory settlement with Pak-
Ministry of Rehabilitation. istan and to secure implemen-

Vol. II, 3042. tation of agreements on move_ 

Committee on Assurances: 
Presentation of Second Report. 

Vol. IV, 791S. 

Delhi Joint Water and Sewage Board 
(Amendment) Bill: 
Motion to consider. 

Vol. II, 9092-99, 9118. 
Motion to pass, as amended. 

Vol. V, 9150. 

Demands for Grants, 1955-56: 
Expenditure on Displaced Per-

sons: 
Motion to reduce the Demand: 

Failure to regularise squat-
ters colonies. 

Vol. II, 3074-75. 
Inadequacy of Rehabilitation 

measures in Assam. 
Vol. II, S072-74. 

Manipur. 
Vol. III, 4581-89. 

Motion to reduce the Demand: 
Administration policy of Gov-

ernment of India in Mani-
pur. 

Vol. III, 4582-89. 
Setting up 9£ a Legislative 

Assembly in Manipur with-
in 1955. 
Vol. III, 4582-8S, 4650, 4653, 

4654-55. 
Ministry of Home Affairs. 

Vol. III, 4577~0. 
Motion to reduce the Demand: 

Revision of pay scale of lower 
division clerks employed 
under Central Government. 
Vol. III, 4577-79, 4648,4649. 

ables with Pakistan. 
Vol. II, 3064-65, 

Failure to give full and imme-
diate compensafion to all dis-
placed persons as assured 
before. 

Vol. II, 3065-72. 
Influx of refugees from East 

Pakistan. 
Vol. II, 3075-'16. 

General discussion of the Gene-
ral Budget, 1955-56. 
Vol. II, 2631-40, 2670, 2748~. 

Hindu Marriage Bill (as pass~d by-
Rajya Sabha): 
Motion to consider. 

Vol. IV, 7271~0; 
Consideration of clauses. 
Vol. IV, 7873, 7877-78, 7894, 

7899, 7901, 7902, 7916, 7917. 

Industrial and State Financial Cor-
porations (Amendment) Bill: 
Motion to consider. 

Vol. V, 8595, 8607-22, 8629, 
8671-8672, 8681, 8688, 8692. 

Consideration of clauses. 
Vol. V, 8716-17, 8719-20, 8730, 

8745, 8746, 8747-48, 8750, 8751, 
8752. 

Motion for Adjournment: 
Demonstrations against Portuguese 

atrocities. 
Vol. VI, 10370. 

Motions re Displaced Persons' Com-
pensations and Rehabilitation 
Rules, 1955. 

Vol. VII, 13340, 13344, 13498--
508, 13520, 13529, lS630, 13677, 
13687-702. 
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KRIPALANI, SHRIMATI SUCHETA: 
contd. 
Motion re international situation. 

Vol. VII, 14250, 14265. 
Motion re Report of States Reorga-

nisation Commission. 
Vol. X, 3550, 3553, 356'1-77. 

Resolution re appointment of a Pay 
Commission. 

Vol. V, 9968-76, 10015. 
Resolution re political pensions. 

Vol. III, 4779. 
Resolution ore river valley schemes. 

Vol. II, 3407. 
;Spirituous preparations (Inter-state 

Trade and Commerce) Control 
Bill: 
Motion to consider. 

Vol. V, 8958. 
.University Grants Commission Bill: 

Motion to refer to Joint Com-
mittee. 

Vol. I, 554-64. 

KRISHNA CHANDRA, SHRI: 
Companies Bill: 

Motion to consider as reported by 
Joint Committee. 

Vol. VI, 10284-96. 
Consideration of clauses. 

Vol. VI, 11738, 11741, 11742, 
11743, 11744" 11904, 11908, 
11909, 11910, 11911, 11913. 

Untouchability (Offences) Bill: 
Consideration of clauses., 

Vol. IV, 6682. 

KRISHNA, SHRI M. R.: 
Finance Bill: 

Motion to consider. 
Vol. m, 5782-83. 

Motion re economic policy. 
Vol. VIII, 1817i";"74. 

Motions re Reports of CommiaJioner 
for Schedul~d Castes and Sc.b"ul-
edT'i'ibtis' tor 1953 and 1954.~, J 

Vol. VII, i397~1. 
Moti~nre RepOrt· of States Reorga-

nisation Comm"sioD. ' 
. VoL X, 441g.:..2S. 

'Untouchability (Offences)~i1l:" 
Motio!) ,to con.tider ... reported by 

the 'joint Commtttele;·),~· 
Vol. IV, ee2~7. 

KRISHNAMACHARI, SHRI T. T.: 

Amendment to Tea Rules, 19f)~ 
Laid on the Table. 

Vol. IV, 5978. 
Analysil~ of tliU"iff concessions-Laid 

on the Table. 
Vol. V, 8693. 

Annual Report of Coir Board for the 
period ending 31st March, 1955-
Laid on the Table. 

Vol. VII, 13403. 
Central Silk Board: 

Motion re election to the Board. 
Vol. III, 4417, 4418. 

Central Silk Board Rules-Laid OR 
the Table. ' 

Vol. V, 8285. 
Coffee Rules, 1955-Laid on the 

Table. 
Vol. VI, 10904. 

Companies Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. VI, 10507. 

Constitution (Fourth Amendment) 
Bill: 
Motion to reter to Joint Com-

mittee ana amendment to cir-
culate. 
Vol. II, 2024, 2057, 2082, 2088, 

2089, 2107, 2111, 2146--64. 
Motion to consider as reported by 

Joint Committee. 
. Vol. I~, 4834. 

Consideration of dauses. 
Vol. In, 5052. 

Constit~tion (Seventh Amendment) 
Bill: 
Motion, ~ refer to Select Com-

mittee. 
Vol. IX, 791, 888-89. 

Constitution (Eighth Amendment) 
Bill: 
IIlotion for leave to il1troduC8., 

Vol. IX, 1754-55, 175 •. 
Demands ~o~ Grants, 1955-56: 

Indull~i .. ,: '. : ,',.. ., 
Motion .. ,to red,uce th~',Demand: 

CotlCii~cm o~ 9Pt\Qe '8J\d small 
scale industrieJ ... : 

VoL m, GU7-M. - ---_ .. _------------ ._-------
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XRISHNAMACHARI, SHRI T. T.: 
cO'l\td. 
Demands for Grants, 1955-56: contd. 

Industries: eontd. 
Motion to reduce the Demand: 

contd. 
Policy relating to develop-

ment of small scale indus-
tries. 

Vol. III, 5247-50. 
Recommendations of Kanungo 

Committee. 
Vol. III, 5168. 

"Ministry of Commerce and Indus-
try: 
Motion to reduce the Demand: 

Failure to prevent export of 
Rauwolfia Plant to Switzer-
land and Germany. 

Vol. III, 5255-56. 
Import, Export and Industrial 

" Policy. 
Vol. III, 5254-55. 

Industrial Policy. 
Vol. III, 5250-66. 

Protection to workers in shoe-
making, tanning and rope-
making industries. 

Vol. III, 5262-63. 
Demar.ods for Supplementary Grants, 

1955-56 pertaining to the Ministry 
of Production and motions to 
reduce the Demand. 

Vol. X, 2159, 2162, 2183, 2171. 
Essential Commodities Bill: 

Motion to consider as reported by 
Select Committee. 
Vol. II, 2761-67, 2768, 2770, 

2771-72, 2772-73. 
Consideration of clauses. 

Vol. II, 2852-54, 2855. 
Motion to pass, as amended. 

Finance Bill, 1955: 
~otion to consider. 

Vol. II, 2856. 

Vol. III, 5690, 5692, 5694. 
Consideration of clauses. 

Vol. Ill, 5864, 5885,5872, 5873, 
5895, 5909, 5912, 5921-22, 5924, 
S1J30, 5931:-32, 59.3,5945, 5946, 

'ls947-50, 5969,5971, 5972. 
Motion to pass, as ~~ended. 
. \ Vol. IV, 6018-24. 

KRISHNAMACHARI, SHRI T. T .-

Indian Tariff (Amendment) Bill: 
Motion for leave to introduce. 

Vol. IV, 7246._ 
Indian Tariff (Second Amendment)· 

Bill: 
, Motion for leave to introduce. 

Vol. 'VIII: 15851._ 
Motion to consider. 

Vol. X, 2145-54. 
Motion to pass. 

Vol. X, 2154 .. 
Indian Tariff (Third Amendment) 

Bill: 
Motion for leave to introduce. 

Vol. IX, 1152. 
Motion to consider. 

Vol. X, 2145-54. 
Motion to pass. 

Vol. X, 2155. 
Motion for Adjournment: 

Labour situation in Kanpur. 
VOl. IV, 7241. 

Motion re white paper on GATT. 
Vol. VII, 14445-63, 14533,. 

14534, 14556, 14559-85. 

Notifications under Essential Com-
modities Act-Laid on the Table. 

Vol. X, 3311-12. 

Notifications under Industries: 
(Development and Regulation) 
Act-Laid on the Table. 

Vol. VII, 14060 .. 
Vol. X, 3311. 

Reports of Development Council" 
(i) for Heavy Chemicals (Acids; 
and Fertilizers) for the year 1954-
55; (ii) for Internal Combustion 
Engines and Power-driven Pumps' 
for the year 1954-55; (iii) for-
Bicycles for the year 1954-55 and 
(iv) for SlJgar for the year 1954-
55-Laid on the Table. 

Vol. VI, 10903. 
Report (1955) of Tariff Commission 

on continulIllce of protection ~o· 
alloy tool and special steel indus-
try and Government resolution 
thereon-Laid on the Table . 

Vol. IX, 905 .. 
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KRISHNAMACHARI SHRI T. T.: 
contd. 

: Report (1955) of Tariff Commission 
on continuance of protection to 

!.aluminium industry and Govern-
\ ment resolution thereon-Laid on 

the Table. 
Vol. IX, 905. 

Report (1955) of Tariff Commis-
sion on continuance of protection 
to automobile sparking plug indus-
try and Government resolution 
and notification thereon-Laid on 
the Table. 

Vol. IX, 904. 
. Report (1955) of Tariff Commission 

on continuance of protection to 
coated abrasives industry and 
Government resolution thereon-
Laid on the Table. 

Vol. IX, 905. 
~neport of Tariff Commission on con-

tinuance of protection to diesel 
fuel injection equipment industry 
and Government resol:Jtion, noti-
fication and statement thereon-
Laid on the Table. 

Vol. VII, 13403-04. 
. Report of Tariff Commission on con-

tinuance of protection to elect'ic 
motor industry, and Government 
resolution, notification and state-
ment thereon-Laid on the Table. 

Vol. VII, 13403-04 . 
. Report (1955) of Tariff Commission 

on continuance of protection to 
motor vehicle battery industry 
.and Government resolution there-
,on-Laid on the Table. 

Vol. IX, 904-05. 
:Report of Tariff Commission on con-

tinuance of protection to sodium 
thiosulphate, sodium sulphate and 
sodium bisulphate industries and 
Government resolution thereon-
Laid on the Table. 

Vol. VIII, 15845-46. 
lteport (1955) of Tariff Commission 

on continuance of protection to 
steel baling hoops industry and 
Government resolution and noti-
fication thereon-Laid on the 
Table. 

VoL IX. 904. 

KRISHNAMACHARI, SHRI T. T.: 
co~td. 

Report of Tariff Commission on fair 
prices of rubber tyres and tubes 
and Government resolution and 
statement thereon-Laid on the 
Table. 

Vol. IX, 2. 
Report (1955) of Tariff Commission 

on piston assembly (pistons, 
piston rings and gudgeon pins) 
industry and Government resolu-
tion, notification and statement 
thereon-Laid on the Table. 

Vol. IX, 903-04. 
Reports of Tariff Commission re 

starch and glucose industries and 
Government Resolution thereon-
Laid on the Table. 

Vol. IX, 385-86. 
Resolution re weights and measures. 

Vol. IV, 6054-59. 
Review of General Agreement on 

Tariffs and Trade-Laid on the 
Table. 

Vol. IV, 7685. 
Rubber Rules, 1955-Laid on the 

Table . 
Vol. VI, 10904. 

Sea Customs (Amendment) Bill: 
Consideration of clauses. 

Vol. III, 5502, 5515-19, 5520, 
5521. 

State Bank of India Bill: 
Motion to consider. 

Vol. IV. 6145, 6148, 6152, 615t, 
6161, 6235, 6287. 

Statement re textile mills in Pondi-
cherry. 

Vol. IV, 8l13-11. 

KRISHNAPPA, SHRI M. V.: 

Annual Report of I.C.A.R. for 1952-
53-Laid on the Table. 

Vol. n, 3453. 
Demands for Grants, 1955-56: 

Ministry of Food and Agriculture: 
Motion to reduce the Demand: 

Inadequate measures to cheek 
the fall of &I1'icultural 
prlees. 

Vol. n. 3215. 



NINTH TO ELEVENTH SESSIONS, 1955 

XRISHNAPPA, SHRr M. V.: contd. 

Demands for Supplementary Grants, 
]954-55: 
Cabinet: 

Motion to reduce the Demand: 
Appointment of Cabinet 

Minister and 5 Ministers of 
State. 

Vol. I, 782, 783. 
Demands for Supplementary Grants, 

1 954-55-Andhra: 
:General Sales Tax and other taxes 

and duties. 
Vol. I, 16R3. 

Fruit Products Order, 1955-Laid on 
the Table. 

Vol. VII, 14060. 
Notification under Essential Com-

modities Act. 1955-Laid on the 
Table. 

Vol. rx, 1035, 1591. 

KRISHNASWAMI, DR: 
Abolition of Whipping Bill (as pas-

sed by Rajya Sabha): 
Motion to consider. 

Vol. IX, 816. 
Citizenship Bill: 

Motion to refer to Joint Com-
mittee. 

Vol. V, 9467, 9589-99. 
Amendment to circulate. 

Vol. V, 9589-99. 
Companies Bill: 

Motion to consider as reported by 
Joint Committee. 

Vol. VI, 10224-40, 10242. 
Considera,tion of clauses. 

Vol. VI, 11014, 11371-76, 11515, 
11571-82, 11593, 11596, 11826, 
11827, 11828. 

Vol. VII, 12197-98, 12200, 12269-
83, 12407, 12412, 12463, 12473, 
12480-87, 12546, 12547, 12555, 
12675, 12682-85, 12704-05, 
12109, 12711, 12778, 12780, 
12781, 12782, 12786, 12866, 
12891, 12898, 12899, 12902, 
12925, 12926, 12927-28, 12930, 
12931---36, 12940--48, 12953. 

KRISHNASWAMI, DR: contd. 

Constitution (Fourth Amendment) 
Bill: 
Motion to refer to Joint Com-

mittee and amendment to cir-
culate. 

Vol. II, 2033-44. 
Motion to consider as reported by 

Joint Committee. 
Vol. III, 4877~. 

Constitution (Seventh Amendment) 
Bill: 
Motion to refer to Select Com-

mittee. 
Vol. IX, 832-34. 

Constitution (Eighth Amendment) 
Bill: 
Motion for leave to introduce. 

Vol. IX, 1750, 1761, 1763, 176~ 
67. 

Demands for Grants, 1955-56: 
Ministry of Commerce and Indus-

try: 

Motion to reduce the Demand: 
Policy governing working of 

National Industrial Deve-
lopment Corporation. 

Vol. III, 522~2t. 

Demands for Supplementary Grants, 
1955-56 pertaining to Ministry of 
Home Affairs and motions to 
reduce the Demands. 

Vol. VIII, 15445, 15463. 
Durgah Khawaja Sharif Bill: 

Con~ideration of clauses. 
Vol. V, 9408. 

Finance Bill, 1955: 
:Motion to consider. 

Vol. III, 5576, 5580-81, 5584, 
5693-5701. 

General discussion of the General 
Budget, 1955-56. 

Vol. II, 2409-18. 
General discussion of the Railway 

Budget, 1955-56. 
Vol. I, 102&-35. 

Motion re economic policy. 
Vol. VIII, 18081-80. 
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KRISHNASWAMI, DR.: contd. 

,Motion re Report of Press Commis-
sion. 

VOl. VI, 10856-65. 

Motion re Report of States Reorga-
nisation Commission. 

Vol. X. 3782-94. 

Motion re white paper on GATT. 
Vol. VII, 14486-95, 14502. 

Prize Competitions Bill: 
Motion to conllider. 

Vol. VIII, 15235-39. 

Representation of the People 
(Amendment) Bill: 

Motion to refer to Select Com-
mittee. 

Vol. VIII, 14827-38. 

Representation of the People (Se-
cond Amendment) Bill: 

Motion to refer to Select Com-
mittee. 

Vol. VII, 14827-38. 
Resolutions re export duty on 

groundnuts, groundnut oilcake de-
oiled groundnut meal and de~rti
cated cotton-seed oil-cake, etc. 

Vol. I, 713-16. 
State Bank of India Bill: 

Motion to consider. 
VOl. lV, 6287, 6300-01, 6.J04-{)9. 

Consideration of clauses. 
Vol. IV, 7159, 7160-61. 

University Grants CommisJion Bill: 

Motion to refer to Joint Com-
mittee. 

Vol. I, 569-76. 

. ~UaEEL. ,SHRI P. L.: 

Motion re Reports of Commissioner 
for Scheduled Castes and Schedul-
ed Tribes. for 1953 and 1954. 

Vol. VII, 14394-401. 

KoVRNOOL: 

·pemands . for Grants. 1'55-56. 
Aviation: 

Motion to reduce the Demand: 
Construction of aerodrome at 

- (Andhra). 
Vol. II, 3691, 3710, 3761. 

Demands for Grants, 1955-56-Rail-
ways: 
Construction of New Lines-

Depreciation Capital and 
,Reserve. Fund: 
Motion to reduce the Demand: 

A new line to link Siruguppa 
in Mysore State with --
in Andhra State via Adoni 
and Yemmiganur Ly broad 
gauge. 

Vol. I. 1473, 1582-83, 1599. 
Open Line Works-Addition3: 

Motion to reduce the Demand: 
Construction of rptiring 

KUTCH: 

rooms etc. at -- Railway 
station and Adoni Railway 
station in Andhra State. 

Vol. I, 1556, 1583-84, 1599. 

Demands for Grants, 1955-56: 
Vol. III, 4445, 4447, 444q-71~ 

4479--4556, 4562--4657, 4558. 

L 

LABOUR: 
Demands for Grants, 1955-56: 

Chief Inspector ot Minei: 
Motion to reduce the Demand: 

Shelter and WIater facilities to' 
labourers of Hatti Gold 
Mines and Kolar Gold Mines 
in Hyderabad and Mysore 
States respectively . 

Vol. 11,2964-65, 2971, 3039. 
Urgent need to improve wor~

ing conditions in ~oal mines. 
Vol. Ii; 29M-65;._ 2~71, 3011-12~ 

9014-15. 3039. 
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.LABOUR; contd. 

Demands for Grants ... 1955-56: contd. 
Ministry of Commerce and 

Indwtry: . 

Motion to reduct! the Demand: 
Necessity of settin« up Tri-

partite Gommittee consisting 
of representatives of Gov-
ernment, industries and -_. 
for investigating into ques-
tion of rationalisation in 
Jute industry. 
Vol. III, 4666-67, 4680, 5266. 

Protection to workers in aboe-
making, tanning and rope-
making industries. 

Vol. III, 4681, 518S--a6, 
5262-63, 5266. 

Ministry of Labour: 
Motion to reduce the Demand: 

Condition of mica labour. 
Vol. II, 295~, 2964-65, 

2967,3039. 

Delays in disposal of cases 
referred to Chief Labour 
Commissioner by regional 
Labour Commissioners or 
conciliation offtcers. 
Vol. II, 2964-65, 2988, 3039. 

Exploitation of -- by con-
tractors at Rourkela. 
Vol. II, 2952, 2955, 2964-65, 

2969, 3033-34, 3039. 
Exploitation of -- by con-

tractors in Lanjiberna 
Quarry. 

Vol. II, 2952-53, 2955, 2964-
65, 2969, 3033-34, 3039. 

.Failure to adopt a correct --
policy. 

Vol. II, 2919-20, 2928-29, 
2931-38, 2960-64, 2964-···65. 
2965, 2990--93, 2993--3001, 
3034-38. 8089. 

Failure to guarantee proper 
housing facilities to --. 

Vol. II, 2964-65, 2966, 8003-
04, 3014-15. 3039. 

Failure to implement effective-
ly Minimum Wages Act, 

lOr, L.S.D.-IS 

LABOUR: contd. 

Demands for Grants, 1955-56: contci. 
Ministry of Labour: contd. 

Plantation Labour Act and 
other measures. 

Vol. II, 2919, 2920-26, 2964--
65. 2967. 3002. 3028-·33, 
3039. 

Motion to reduce the Demand: 
contd. 
Failure to refer grievances of 

'works-charged' staff to a 
tribunal. 

Vol. II, 2964-65, 2970, 3039. 
Labour policy of Government. 

Vol. II, 2919-20, 2928-28, 
2931--38, 2960--64, 2964-
65, 2966, 2967, 2990-93, 
2998-3001, 3034-38. 8039. 

Lockout in Mababir Jute 
Mill, Sahajanwa since 11th 
January 1955, and dismissal 
of its workers and sale at 
its raw jute stocks. . 

Vol. II, 2964-65, 2967,3016--
19, 3038, 3039. 

Need for providing unemploy-
ment relief. 

Vol. II, 2964-65, 2968, 3013-
14.3039. 

Need to provide for the right 
of parties to take cases 
which cannot be settled by 
Conciliation Boards to adju-
dication or Industrial 
Tribunals. 

Vol. II, 2964-65, 2968, 3020, 
3088,3031. 

Non-implementation of in-
crease in wages to labourers 
in Lanjlbe~1Ii Quarry 
(Distt. Sundergarh-Orissa), 
according to the agreement 
of Orissa Cement Limited. 

Vol. II, 2953-55, 2984-65, 
2969, 303~. 

Policy of Government towards 
agricultUl'81 labourers. 

Vol. II, 2928-29, 2931--33, 
2964-65, 2966, 8002-03, 

3026-27, 3039. 
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LABOUR: camel. 
Demands for Grants, 1955-56: contd. 

Ministry of Labour: contd. 

Motion to reduce the Demand: 
contd. 
Question of extension of the 

Provident Fund facilities to 
all industrial workers. 

Vol. II, 2964-65, 2970, 3039. 
Rehabilitation of workers in 

the mines disabled due to 
accidents. 
Vol. II, 2964-65, 2969, 3039. 

Treatment of -- recruited in 
Gorakhpur for mines etc. 
Vol. II, 2964-65, 2967, 3038, 

3039. 
Unemployment problem 

among handloom labourers. 
Vol. II, 2964-65, 2966, 3039. 

Victimisation of -- against 
terms of conciliation settle-
ments of strike in January, 
1955 in Lanjiberna Quarry. 

Vol. n, 2964-85, 2970, 3039. 
Ministry of Production: 

Motion to reduce the Demand: 
Exploitation of -- by con-

tractors of Hindustan Steel 
Ltd., Rourkela. 

Vol. III, 4231, 4319. 
Miscellanlrous Departments and 

Expenditure under the Ministry 
of Labour: 
Motion to reduce the Demand: 

Need to construct at least 
20,000 quarters for miners 
during current year out of 
Coal Mines Labour Welfare 
Fund. 

Vol. II, 2964-65, 2971, 
3014-15, 3039. 

Demands for Grants on Account, 
1955-56-Andhra. 
Labour including Factories; 

Vol. I, 1682, 1687-1733, 1738, 
1743. 

Demands for Supplementary Grants, 
1954-55-Andhra. 
Labour including Factories. 

Vol. I, 1674, 1687-1733, 1735. 

LABOUR: canta. 
Motion for Adjournment: 

Labour situation in Kanpur. 
Vol. IV, 7239-41, 7661--65. 

Resolution reo collective bargainil"g 
by workers. 

Vol. 1, 1805-18. 
Vol. II, 3389-83. 

See also "Workmen's Compensation 
(Amendment) Bill [Insertion of 
new section 3A: by Shrimati Renu 
Ch.akravartt'llJ under "Bill(3)". 

LABOUR CONFERENCE, INDIAN: 
Summary of proceedings of the 

Fourteenth Session of the--
Laid on the Table. 

Vol. VI, 11895. 
LABOUR CONFERENCE, INTER-

NATIONAL: 
Report of Indian Government ,Dele-

gation to 37th Session of-Laid on 
the Table. 

Vol. II, 2987. 
Report of Indian Government Dele-

gation to 38th Session of -- held 
at Geneva in June, 11l55-Laid on 
the Table. 

Vol. IX, 906. 
LABOUR, MINISTRY OF: 

Demands for Grants, 19;5-56. 
Vol. II, 2917-18, 2919-72. 

2990--3039. 
Motion to reduce the Demand: 

Adoption of unfair practicell by 
Orissa Cement Limited to 
hamper legitimate trade union 
activities in Lanjibema 
quarry. 

Vol. II, 2953-54, 2964-65. 
2970, 3039. 

Attitude of Regional Labour 
Directorates and particularly 
of the Regional Labour Direc-
torates in Calcutta towards 
I.N.T.U.C. unions in connec-
tion with conciliation pro-
ceedings and appointment of 
Industrial tribunals. 

Vol. II, 2964-65, 2972, 3039. 
Condition of mica labour. 

Vol. II, 2955-60, 2964-65, 
2987, 3039. 
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LABOUR, MINISTRY OF: contd. 
Demands for Grants, 1955-56: contd. 

Motion to reduce the Demand: 
contd. 
Condition of weavers in the 

handloom industry in U.P. 
Vol. II, 2964-65, 2967, 3038, 

3039. 

Corruption in employment ex-
changes. 

Vol. II, 2964-65, 2968, 3021-
22, 3038, 3039. 

Delay in framing rules under 
Plantation Labour Act, 1951. 

Vol. II. 2964-65, 2969, 3012-
13, 3039. 

Delays in disposal of cases ref-
erred to Chief Labour Com-
missioner by Regional Labour 
Commissioners or conciliation 
officers. 

Vol. II, 2964-65, 2968, 3039. 

Delays in working of conciliation 
machinery. 

Vol. II, 2964-65, 2967, 3003, 
3005. 3021, 3038, 3039. 

Employees' State Insurance 
policy of Government. 

Vol. II, 2964-65, 2966, 3039. 

Employment of Labour con-
tractors in Lanjiberna quarry 
and the need for their aboli-
tion. 
Vol. II, 2952-53, 2964-65, 2969, 

3033-34, 3039. 

Exploitation of labour by con-
tractors at Rourkela. 

Vol. II, 2952, 2955, 2964-65, 
2969. 3033-34. 3039. 

Exploitation of labour by con-
tractors in Lanjiberna quarry. 

Vol. II, 2952-53, 2955, 2964-
65, 2969. 3033-34. 3039. 

Failure to adopt a correct 
labour policy. 
Vol. II, 2919-20. 2928-29. 

2931-38, 2960-64, 2964-
65. 2965. 2990--93. 2993-. 

3001. 3034-38, 3039. 

I 

LABOUR, MINISTRY OF: contd. 
Demands for Grants, 1955-56: contd. 

Motion to reduce the Demand: 
contd. 
Failure to constitute an All India 

Industrial Tribunal to go into 
Irievances and demands of the 
employees of the various in-
surance companies. 

Vol. II, 2964-65, 2968, 3039. 
Failure to guarantee proper 

housing facilities to labour. 
Vol. II, 2964-65, 2966, 3003-

04, 3014-15, 3039. 
Failure to implement effective-

ly Minimum Wages Act, Plan-
tation Labour Act and other 
measures. 

Vol. II, 2919, 2920---26, 2964-
65, 2967, 3002, 8028-33, 3039. 

Failure to refer grievances of 
'works-charged' staff to a 
tribunal. 

Vol. II, 2964-65, 2970, 3039. 

Crtlvernment's attitude towards 
rationalisation in industries. 

Vol. II, 2964-65. 2965, 3039. 

Labour policy of Government. 
Vol. II, 2919-20, 2928-29, 

2931--38, 2960--64. 2964-
65. 2966, 2967, 2990-93, 
2993-3001. 3034-38. 3039. 

Lockout in Mahabir Jute Mills, 
Sahajanwa !'incl' 13th January, 
1955, and dismissal of its 
workers and sale of its raw 
jute stocks. 
Vol. II. 2964-65. 2967, 3016--19, 

3038, 3039. 

Necessity to include dependants 
of employel's under purvi('!w 
of Employees' State Insurance 
Scheme. 

Vol. II. 2964-65. 2970. 3039. 
Need for full implementation of 

Plantation Labour Act. 
Vol. II, 2964-65, 2966, 3012-

13, 3039. 
Need for providing unemploy-

ment relief. 
Vol. II, 2964-65. 2968, 3013-

14, 3039. 
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LABOUR, MINISTRY OF: contd. 
Demands for Grants, 1955-56: contd. 

Mot:on to reduce the Demand: 
conte!. 

Need to provide for the right of 
. parties to take cases which 
cannot be settled by concilia-
tion Boards to adjudication or 
industrial tribunals. 

Vol. II, 2964-65, 2968, 3020, 
3038,3039. 

Non-implementation of increase 
in wages to labourers in 
Lanjiberna quarry (Distt. 
Sunder~rh-Orissa), accord-
ing to the agreement of Orissa 
Cement Limited. 

Vol. II, 2953-55, 2964-65, 
2969, 3039. 

Numerous accidents to coal 
mines different parts of the 
country. 

Vol. II, 2964-65, 2972, 3039. 
Policy of Government towards 

agricultural labourers. 
Vol. II. 2928-29, 2931-33, 

~-65, 2966, 3028-27. 
3039. 

Question of extension of the 
Provident Fund facilities to 
all industrial workers. 

Vol. II, 2964-65, 2970, 3039. 
-Question of superseding All 

India Industries (Colliery 
Disputes) Tribunal constitut-
ed in February 1954 by an-
other cot"Rtituted in February, 
1955. 

V(l1. II. 2964-65, 2970, 3011-12. 
3039. 

Refusal to set up an All India 
Industrial Tribunal for the 
insurance hJdustry. 

Vol. II, 2964-65, 2965, 3039. 

Refusal to set up industrial tri-
bunals for settlement of 
genuine disputes. 

Vol. II, 2964~65, 2965, 3039. 

Rehabilitation of workers in the 
mines disabled due to a('ci-
dents. 

Vol. n, 2964-65, 2969, 3039. 

LABOUR, MINISTRY OF: conte!. 
Demands for Grants, 1965-56: eot\td. 

Motion to reduce the Demand: 
contd. 
Retrenchment and rationalisa-

tion in industry . 
Vol. II, 2964-65, 2968, 3003-04, 

3016-17, 3038, 3038. 
Treatment of labour recruited 

in Gorakhpur for mines etc. 
Vol. II, 2964-65_ 2967, 3038, 

3039. 

Unemployment problem among 
handloom labourers. 

Vol. n, 2964-85, 2966, 3038. 
Victimisation of Jabour against 

terms of conciliatlon settle-
ments of strike in January, 
1955 in Lanjlbema quarry. 

Vol. II, 2964-65, 2870, 3038. 

Demands for Grants on Account, 
1955-56. 

Vol. I. 1605, 1818. 

LABOUR ORGANISAT10N, INT.I:R-
NATIONAL: 
Ratification of I.L.O. Convention 

(No. 29) concerning forced Labour 
-Laid on the Table. 

Vol. IlI, 4561. 

Statement re. action by Government 
on I.L.O. recommendations-Laid 
on the Table. 

Vol. V, 2838. 
Statement reo ratification by India 

of LL.O. Convention (No. 5)-
Laid on the Table. 

Vol. V, 9197. 

LABOUR UNION(S): 
Demands for Grants. 1955-56-

Railways: 
Railway Boal'd: 

Motion to reduce the Demand: 
Discriminatory treatment to 

members and oftlce-bearen; 
of Southern Railway Labour 
Union with respect to 
collecting Union subscrip-
tion from members during 
off-duty hours. 

Vol. I, 1324, 1"$01. 
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LABOUR UNION (8): eontel. 
Demands for Grants, 1955-58-Rail-

ways: contd. 
'. , ',Railway Board: contd. 

Motion to reduce the Demand: 
contd. 
Non-recognition of the only 

. / representative wUon of 
workers at Chittaranjan. 

Vol. I, 1327, 1454-
R~'Cognition to Southern Rail-

way Labour Union. 
,', Vol. I, 1324, 1454-

MC AND Sni;LLAC: 
Demands for Grants, 1955-56: 

,.,;, Ministry of Commerce and Indus-
try: 

i'.: ' Motion to r~ul'e the Demand: 

• 1 .' , 

Fall in exports of many 
commodities includin, 
shellac, pepper, cashewnuts 
and artificial silk. 

Vol. III, 4680, 5266. 
'LAKSHMA YYA. SHRI: 

Demands for Grants, 1955-56: 
Aviation: 

Vol: II, 3691. 
Motion to reduce the Demand: 

Construction of an aerodrome 
, , ' at Kurnool (Andhra). 

Vol. II, 3691. 
'Indian Posts and Telegraphs De-

partment (including working ex-
pens~s). 

,:~; . Vol. II. 3687-92. 
. ,,' . Motion to reduce the Demand: 
i: 

Desirability of printing M.O. 
forms, P.O. Savings Bank 
Pass Books and Telegraph 
message forms in regional 
languages. 

Vol. II, S691. 
Lack of Posts and Telegraphs 

facilitie~, in rural areas. 
Vol. II. 3888-90. 

Reorganisation of R.M.S. 
Vol. 11, 3688. 

Ministry of Communications. 
Vol. II, 3687-92. 

LAKSHMAYYA, SHRI: contd. 
Demands for Grants, 1955-56: camel. 

Ministry of F'ood and Agriculture. 
Vol. II. 8242-46. 

Motion to reduce the Demand: 
Inadequate measures tv check 

the fall of Agricultural 
price . 

Vol. II, 3244. 

Problem of agricultural pricea 
vis-a-vis prices of industrial 
goods. 

Vol. II, 3244-45. 

Demands for Grants on Account. 
1955-56-Andhra: 
Electriclty. 

Vol. 1, 1717-18. 

Industrles. 
Vol. I, 1718-19. 

, Irrigation . 
Vol. I, 1716-17. 1717-18. 

DemandS for Supplementary Grants, 
1 954-55-:-Andhra : 
Electricity. 

Vol. I, 1717-18. 

' .. Irrigation. 
Vol. I, 1716-17, 1717-18. 

State Legislature and Elections 
, ! 't··; , . Vol. I, 1714--18. 

Hindu Marriage Bill (as passed by 
.. Rajya 8abha): 
"Consideration of clauses. 

Vol. IV, 7716, 7720, 7722, 
! . , ( 7723, 7724 . 

Motion to pass. 
Vol. IV, 7988-90. 

Hindu Succes~ion Bill: 
Motion to concur in the recom-

mendatiOn of RajYa Sabba to 
join the Joint Committee of the 
Houses. 

Vol. IV, 8206-lJ. 

Inter-State Water Disputes Bill: 
Motion to concur in the recom-

mendation of Rajya Sabha to 
'joln the Joint Committee. 

Vol. VIII. 15800-03. 
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LAKSHMA YYA, SHRI: contd. 

Motion for Adjournment: 
Situation in Patachera in Agartala. 

Vol. X, 3677. 

Motion re. Economic policy. 
Vol. VIII, 15907, 16036-43. 

Motions re. Reports of Commissioner 
for Scheduled Castes and Sche-
duled Tribes for 1953 and 1954. 

Vol. VII, 14125-26. 
Motion re. Report of Press Commis-

sion. 
Vol. VI, 10856. 

Motion re. Report of States Re-
organisation Commission. 

Vol. ~, 3415, 3416, 3628, 3629, 
3648, 3685-86, 4317--22. 

Prize Competitions Bill: 
Consideration of clauses. 

Vol. VIII, 15322. 
Representation of 

(Amendment) Bill: 
Motion to refer to 

mlttee. 

the People 

Select Com-

Vol. VII, 14~1. 
Representation of the People (Second 

Amendment) Bill: 
Motion to refer to Select Commit-

tee. 
Vol. VII, 14726--31. 

Resolution re. river valley schemes. 
Vol. II, 3431-33, 3445. 

River Bor.rds Bill: 
Motion to concur in the recom-

mendation of Rajya Sabha to 
join the Joint Committee. 

Vol. VI1I, 15840-41. 

State Bank of India Bill: 
Motion to consider. 

Vol. IV, 6271-73. 

LAKSHMIKANTAPUR: 

Demands for Grants, 1955-58-
Railways: 
Bailway Board: 

Motion to reduce the Demand: 
Failure to open a new line 

between - and Kakdwip. 
Vol. I. 1329, 1454. 

LAL SINGH, SARDAR: 

Demands for Grants, 1955-56: 
Agriculture. 

Vol. II, 3229--31. 
Ministry of Food and Agriculture: 

Vol. II, 3225-34. 
Motion to reduce the Demand: 

Indifferent policy regardirJ« 
encouragement to co-
operative farms and coUee-
tive farms. 

Vol. II, 3225--•. 
Necessity of proper land laws 

to ensure larger producUoL 
Vol. n, 3225--29. 

Policy to help agriculturists 
by way ot I'Iaising price 
levels of tood-grains. 

Vol. II, 3232-33, 3310. 

Motion reo economic policy. 
Vol. VIII, 15831--4 

Motion reo Report of States Reorga-
nisation Commission. 

Vol. X, 3477-16. 

Resolution reo imbalan~ In price 
structure. 

Vol. II, 3314. 

LALLAGUDA: 

Demands for Grants, 1955-58-
Railways: 
Open Line Works--(Revenue)-

Labour Welfare: 
Motion to reduce the Demand: 

LAND: 

Necessity for providln, elec-
tric connection for quarters 
at -- and Secunderabad, 
Central Railway. 

Vol. I, 1473, 15 •. 

Demands for Grants. 1955-56: 
Capital Outlay on Multipurpose 

River Schemes: 
Motion to reduce the Demand: 

Compensation for -- taken 
for D.V.C. 

Vol. III, 4351, 4363, 443'1, 
4441. 

-~---.-----------------
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LAND: contd. 
Demands for Grants, 1955-56: contd. 

Ministry of Production: 
Motion to reduce the Demand: 

Non-payment of compensa-
tion and forcible occupation 
of -- in connection with 
works of Hindustan Steel 
Ltd., Rourkela. 
Vol. III, 4231-32, 4314, 4319. 

LAND CEILING(S): 

Demands for Grants. 1955-56: 
Ministry of Food and Agricul-

ture: 
Motion to reduce the Demand: 

Failure to fix -- and bring 
all cultivable land under 
Government Co-operativl'! 
farming 

Vol. II, 3284, 3321. 

LAND CUSTOMS (AMENDMENT) 
BILL: . 
See under "Bill (s)". 

LAND RECLAMATION: 
Demands for Grants, 1155-56: 

Expenditure on Displaced Peraoru.: 
Motion to reduce the Demand: 

Failure to take up adequate 
number of reclamation 
schemes for making land 
available to agriculturist 
refugees. 

Vol. II, 3049-50, 3051-53, 
3112, 3119, 3130-31, 
3166-67, 3173. 

Ministry of Irrigation and Power: 
Motion to reduce the Demand: 

Slow progress of reclamation 
of land in eye-cut areas of 
Multi-purpose Projects. 

Vol. III, 4359, 4443. 

LAND REVENUE DEPARTMENT: 
Demands for Grants on Account, 

I 955-56-Andhra. 
Vol. I, 1677, 1687-1733, 1739. 

Demands for Supplementary Grants, 
1954-55-Andhra. 

Vol. I, 1671, 1687-1733. 

LANGUAGE 
OFFICIAL: 

COMMISSION 

See "Official Language CommissIon". 

LANGUAGE POLICY: 

Demands for Supplementary Grants 
1955-56: 

Miscellaneous Departments and 
Expenditure under the Ministry 
of Borne Affairs: 

Motion to reduce the Demand: 

Language policy of Govern-
ment. 

Vol. VIII, 15386, 15388-Ba, 
15443-46, 15447-'19. 

LANJIBERNA QUARRY: 

Demands for Grants, 1856-58: 

Ministry of Labour: 

Motion to reduce the Demand: 

Adoption of unfair practices 
by Orissa Cement Limited to 
hamper legitimate trade 
union edivitles in -. 

Vol. II, 2953-54, 2964-65, 
2970,30U. 

Employment of labour con-
tractors in -- and the need 
for their abolition. 

Vol. II, 2952-53, 2964-65, 
2969, 3033-34, 3039. 

ExplOitation of labour by con-
tractors in --. 
Vol. II, 2952-53, 2955, 2964-

65, 2969, 3033-34, 3039. 

Non-implementation of in-
crease in wages to labourers 
in -- (Distt. Sundergarh-
Orissa) ,according to the 
agreement of Orissa 
Cement Limited. 

Vol. n, 2953--55, 2964-65. 
2969, 3039. 

Victimisation of labour against 
terms of conciliation settle-
ments of strike in January, 
1955, in --. 
Vol. II, 2964-65, 2970, 30311. 
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1.ASItAR, SHRl: 

Motion re. tlnod control projects in 
Second Fi\'(~ Year Plan. 

Vol. VIII, 15703-09. 
Motion reo Report of States, Re-

organisation Commission. 
Vol. X, 4440-44. 

LAW COMMISSION: 

'~Statement reo --. 
Vol. V, 9451-54. 

LAW, MINISTRY OF: 
Demands for Grants, 1955-56. 

Vol. III, 5525-26, 5527. 
, Demands for Grants on Account, 

1955-56. 
Vol. I, 1605, 1619. 

LEAVE .OF ABSENCE: 

Ansari, Dr. Shaukatullah Shah. 
Vol. X, 3137. 

. ~ !\sth.ana,~hr.i ~tram. 

. . . , Vol. VII~, 15674-"15. 

. : Ualakrishnan, .Shri S. C. 
., , ' Vol VIIl, 15674-75. 

: 'BorQoah,. Sl\rj: De\' Kanta. 
. ~ -. Vol. X, 3137. 
:Cilatterjee, Shri N. C. 

Vol. V, 8948. 
Chattopadhyaya, Shri Harindra Nath. 

, Vol VIII, 15674-75. 

Chaudhuri, Shri R. K. 
. Vol. V, 8748. 

'Chaudhuri. Shri T. K. 
Vol. V, 8948. 

Vol. X, 3137, 15674-75. 

Damo<iaran, Shri G. R. 
- Vol. VIII, 15674-75. 

Das, Shti Beli Ram. 
Vol. VIII, 15674-75. 

. Dasaratha .~.,·Shri. 
Vol. VIII, 15674-75. 

d~oshi! Shrj Krishn~charya. 
'. . _, ,'. Vol. VIII, 15674-75. 

Khart'. Dr. N. B. 
_ Vol. V, 8948. 
, Vol. X, 3137. 

LEAVE OF ABSENCE: contd. 

Khongmcn, Shl'iinati B. 
Vol. X,: 3137. 

Mahata, Shri Bhajahari: .. 
Vol. VIII, 15674-75. 

Mathew, Shri C. P. 
Vol. V, 8948. 

Members of th~ House. 
Vol. II, 2322. 

Misra, Pandit Lingaraj. 
Vol. VIII, 15674-7a. 

Mohd. Akbar, Soft. 
Vol. V, 8948. 

Vol. X, 3137, 15674-75. 
Mu-chaki Kosa, Shri. 

Vol. VIII, 15674-75. 
. Nambiar, Shri K. Ananda. 

Vol. VIll. 15674-75. 
Naskar, Shri Purenendu Sekhar. 

Vol. X, 3137. 
Natesan, .Shri P. 

Vol. X, ~137 . 

Nathani .. Shri Hari Ram. 
Vol. VIII, 15674-75 . 

" 

Pal choudhury, Shrimati Ila. 
Vol. V. 8948. 

Rao. Dr .• Rama . 
Vol. X. 3121'7. 

Rao', Shri B. Sinha. 
Vol. V, 8948. 

,Rao, Shri Kanety Mohana. 
Vol. VIII, 15674-75. 

Richardson, Rt. Rev. John. 
Vol. V, 8948. 

Vol. VIII, 15674-75. 

Sarmah, Shri Debeswar.· 
Vol. VIII, 15674-'15. 

Somana, Shri N. 
Vol. X, 3137, 15674-75. 

Tripathi, Shri K. P. 
Vol. X, 3137 . 

Velayudhan, Shri R. 
Vol. VIn, 15674-75. 

L.EVEL CROSSINGS, RAILWAY: 

See "Railway Level Crossings". 
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UGBTHOUSES AND UGHTSHIPS: 

Demand~ for grants, 1955-56: 
Vol. 1lI, 5525-26, 5528. 

Demands for Grants on Account, 
1955-56. 

Vol. I, 1605, 1623. 
LlNGAM. SHRl N. M.: 

( . 
Business of the House. 

Vol. I, 281. . ), ~ .' Vol. VIII, 15850. 
Calling Attention t.o Matter of 

Urgent Public Importance: 
B.C.G. Vaccination Campaign. 

Vol. VI, 11611. 
Use of Hindi in U.P.S.C. exarni-

. . nations. 
Vol. IV, 7244. 

Companies Bill: 
:t,·'!.: Motion to consider as reported by 

Joint Committee. 
Vol. V, 9893-9900. 

,,,,,J.)cmands for Grants, 1955-56: 
Ministry of Irrigation and Power. 

Vol. III, 4399-4403. 
. Multipurpose River Schemes. 

Vol. III. 4399-4403, 4440, 4442, 
4443. 

Demands for Supplementary Grlll'lts, 
1955-56 pertaining to ·the Ministry 
of External Affairs. . 

Vol. X, 2215-16, 2216. 
. Ckneral discussion of the General 

Budget,. 1955-56. 
Vol. II, 245~1. 

Imports and Exports (Control) 
Amendment Bill (as passed by 
Rajya Sabha): 
Motion to consider. 

. Vol. I, 1216-19, 12'75-78. 

Medicinal and Toilet Preparations 
(Excise Duties) Bill:-
MoHon to cionsider: 

Vol. I, 1859. 
Amendment to' refer to Select 

Committee. 
, Vol. I, 1903-08, 1911, 1913. 

Motion on Address by the President. 
Vol. I, 245, 248. 

Motion re. economic policy. 
Vol. VIII, 15909. 

'~------.--- .. -. ------ . 

LINGAM, SHRI N. M.: conte. 
lVIotion re. Report of States Re-

orgtlnizution Commission. 
Vol. X, 2678; 2680, 2686, 3537,. 

3538, 3539, 3545. 3547, 3970, 
3976-84. 

Observation by Mr. Speaker (Shri, 
. G. V. Mavalankar) that no written. 
speech should be read out in the 
House: the member may however 
consult the notes. 

Vol. III, 4029. 
Representation of the Peopl~ 

(Amendment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. VII, 14718-26. 

Vol. VIII, 14808. 
~epresentation of the People 

(Second Amendment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. VII, 14713-28. 

Vol. VIll, 14806 .. 
Resolution reo appointment of a 

committee to examine Community 
Projects and National Extension . 
Service schemes. 

Vol. IX, 2057, 2068-70, 
2080-87. 

River Boards Bill: 
Motion to concur in the recom~ 

mendation of Rajya Sabha to· 
join the Joint Committee . 

Vol. VIII, 15819-25. 
Stah' Bank of India Bill: 

Motion te consider. 
Vol. IV, 6183-88. 

Consideration of clauses. 
Vol. IV, 7016, 7020. 

University Grants Commission Bill: 
Motion to refer to Joint Commit-

tee. 
Vol. I, 102-05, 598. 

LINGAYETS: 

Demands for Grants, 1955-56: 
Ministry of Home Affairs: 

Motion to reduce the Demand: 
Non-inclusion of "--" in· 

backward communities. 
Vol. III, 4472, 4657. 
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.LISTER TRUCK DRIVERS: 
Demands for Grants. 1955-56-

Railways: 
Railway Board: 

Motion to reduce the Demand: 
Classification of -- end 

Riveters as semi-skilled at 
Kharagpur Wagon Shop. 

Vol. I, 1329, 1454. 
.LOAN ACCOUNTS: 

See "Accounts". 
. LOANS AND ADVANCES BY THE 

CENTRAL GOVERNMENT: 
Demands for Grants, 1955-56. 

Vol. Ill, 5273-5321, 5388-
5488, 5493. 

Motion to reduce the Demand: 
Delay in grant of loan assist-

ance to Singareni collieries 
for development. 

Vol. III, 5293, 5488. 
Granting of loans to private 

persons for industrial hous-
ing. 

Vol. III, 5294, 5440--43, 
5487, 5488. 

Loans granted to small indus-
tries and state trading. 

Vol. III, 5294, 5448, 5488. 
Loans to chronic disease--

stricken areas. 
Vol. III, 5294, 5488. 

Loans to cultivators. 
Vol. m, 5287, 5294, 5313-

21, 5388-92, 5402-03, 
5417-20, 5422--25,5449. 
5479-81, 5488. 

Ministry of Finance: 
Motion to reduce the Demand: 

Loan to Investment and Deve-
lopment Corporation and 
guaranteeing the loan to 
be advanced to them by 
World Bank without secur-
ing any control over their 
operations. 

Vol. III, 5292, 5488. 
Ministry of Rehabilitation: 

Motion to reduce the Demand: 
Recovery of interest on loans 

and of rents of residences 
from displaced persons with 
verified claims. 

Vol. 11, 3117, 3173 . 

LOANS AND ADVANCES BY no: 
CENTRAL GOVERNMENT: con.td. 
Demands for Grants On Account, 

1955-58. 
VoL t, 1605, 1628. 

Demands for Supplementary Grants, 
1955-56. 

Vol. X, 2374-95. 
Motion to reduce the Demand: 

Affairs of Indian Airlines 
Corporation . 

Vol. X, 237~5. 
Purchase of Skymasters. 

Vol. X, 2375-95. 
Terms and conditions of loan 

to Burma. 
Vol. X, 2374, 2375-95. 

See also "Agricultural Credit". 

LOANS AND ADVANCES BY TID: 
STATE GOVERNMENT: 
Demands for Grants on Account, 

1955-56-Andhra. 
Vol. 1, 1687-1733, 1738, 1747. 

Demands for Supplementary Grants, 
1954-55--Andhra. 

Vol. I, 1677, 1687-1733, 1738. 

LOCAL DEVELOPMENT PRO-
JECT(S): 
Demands for Grants, 1955-56: 

Other Capital Outlay of the 
Ministry of Finance: 

Motion to reduce the Demand: 
Policy re. --. 

Vol. III, 5293, 5488. 
LOCK OUT: 

Demands for Grants, 1955-56: 
Ministry of Labour: 

Motion to reduce the Demand: 
Lockout in Mahabir Jute Mill. 

Sahajanwa since 13th Janu-
ary 1955 and dismissal of its 

. workers and sale of its raw 
jute stocks. 

Vol. 11, 2964-65, 2967. 3016-
19. 3038, 3039. 

LOHIA, DR: 
Motion for Adjournment: 

Arrest of -- and others at 
ImphaJ. 

Vol. III. 4957-58. 
.. __ ., _00 __ ---------
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MACHINE-SCREW INDUSTRY: 

Report of Tariff Commission on 
continuance of protection to --
etc.-Laid on the Table. 

Vol. VI, 11761. 

MACHINE TOOL PROTOTYPE FAC-
TORY, AMBERNATH: 

Half-an-hour discussion re ---. 
Vol. VII, 14773-788. 

MADIAH GOWDA, SHRI: 

Motion re Report of States Reo~ga
niAtIoD "-'"' ... 

Vol. X, 3240, 4367-69. 

MADRAS: 

Calling Attention to Matter of 
Urgent Public Importance: 
Cyclone in --. 

Vol. IX, 1926-30. 

Statement re cyclone in ---. 
Vol. X, 2097-99. 

MADRAS ENTERTAINMENT TAX 
(ANDHRA AMENDMENT) A~, 

1955: 

-Laid on the Table. 
Vol. IV, 5977. 

MADRAS ESSENTIAL ARTICLES 
CONTROL AND REQUISITIONING 
(TEMPORARY POWERS) ANDHRA 
AMENDMENT ACT: 

-Laid on the Table. 
Vol. I, 32. 

MAHABIR JUTE MILLS LIMITED, 
GORAKHPUR: 

Motion for Adjournment: 
Mahabir Jute Mills Limited. 

Gorakhpur. 
Vol. V, 8694-95. 

I 
I 

I 
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MAHABIR JUTE MILL, &AlIA-
JANWA: 

Demands for Grants, 1955-51: 
Ministry of Labour: 

Motion to reduce the Demand: 

Lockout in -- since l3-l-HISI 
and dismissal of its workers 
and sale of its raw jute 
stocks. 
Vol. II, 2964-65, 2967,3016-

19, 3038, 30311. 

MAHARASHTRIAN REFUGEES: 

Demands for Grants, 1955-56: 
Expenditure on Displaced Persons: 

Motion to reduce the Demand: 
Rehabilitation schemes for. 

Vol. II, 3113-14, 3120, 3173. 

MAHATA, SHRI B: 

Leave of absence to. 
Vol. II, 2322. 

Vol. VIII, 15674-75. 

Motion re Report of States Reorga-
nisation Commission. 

Vol. X, 3401~7. 

MAHODAYA, SHRI: 

Motion re Report of State~ Reorga-
nisation Commission. 

Vol. X, ~862-86. 

MAHTAB, SHRI HAREKRUSHNA: 

Resignation of. 
Vol. I, 22. 

MAJHI, SHRI CHAITAN: 

Motion re Report of States Reorga-
nisation Commission. 

Vol. X, 3408-09. 

MAJHI, SHRI R. C.: 

Motion re Report of States n~;)l'ga
nisation Commission. 

Vol. X, 4369-72. 
---------------------------------------_. --------
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.MAJITHIA, SARDAR: 

Amendments to Reserve and Auxi-
liary Air Forces Act Rules-Laid 
on the Table. 

Vol. V, 9569. 
·Vol. VI, 10777. 

• Commanders-ill-Chief (change in 
Designation) Bill: 
Motion for leave to introduce. 

Vol. Ill, 4959. 
National Volunteer Force Bill: 

.' Motion 'for leave to introduce. 
Vol. VIII, 16022. 

MALAVIYA, SHRI K. D.: 
Demands for Grants, 1955-56: 

.. . Gi;-ological Survey. 

( . 

Vol. II, 3828, 3865-69. 3879. 
Ministry of Natural Resources and 

Scientific Research. 
Vol. II. 3828. 3834, 3850, 

3863-80. 
Motion to reduce the Demand: 

Agreements with SVOC and 
BOC for oil exploration. 

Vol. II. 3875, 3877-78. 
Oil exploration policy in res-

pect of West Bengal, parti-
cularly in the notified arelle 

in the Districts of Midna-
pur, 24 Parganas and 
Hoogly. 

Vol. II, 3874-75. 
Personnel and functions of 

National Research Develop-
ment Corporation. 

Vol. II, 3871-72. 
Scientific Research. 

Vol. II, 3869-74, 3878-79. 
Demands for Supplementary Grants. 

1955-56 pertaining to the Ministry 
of Natural Resources and Scientific 
Research and motions to reduce 
the Demands. 

Vol. X. 2300, 2301, 2302, 2303, 
2310, 2311-25, 2327, 2328. 

Insurance (Amendment) Bill: 
Motion to consider. 

Vol. IX, 1558. 
Minerals Conservation and Develop-

ment Rules, 1955-Laid on the 
Table. 

Vol. II, 2561. 

MALA VIY A, SHRI K. D.: contd. 

Motion re Report of States Roorga-
nisation Commission. 

Vol. X. 3142. 
Notifications under the Mines and 

Minerals (Regulations and Deve-
.. lopment). Act-Laid on the Table. 

Vol. V, 8564-65. 

MALVIA, SHRI B. N.: 
Motion re Reports of Commission .. 

for Scheduled Castes and Sche-
duled Tribes for 1953 and 1954. 

Vol. VII, 13964. 
Motion re Report of States Reorga-

nisation Commission. 
Vol. X, 4312·-14. 

MALVIYA, P,AND1T. C:",N.: 

Hindu Succession Bill: 
,Motion to concur in the recom-

mendation of Rajya Sabha to· 
join the Joint Committee of the 
Houses. 

Vol. IV. 8247-55. 
Motion on Address by the President. 

Vol. I, 344-51. 
Motion reo Report of States Reorga-

nisation Commission. 
Vol. X, 3321-30. 

Resolution reo Central Agricultural 
Finance Corporation. 

Vol. V. 8917-11. 

MALVIY A, SHRI MOTILAL: 
Motion reo Rep6rt of States' Reor,a-

'nisation Commission. 
Vol. X, 3178-84. 3194. 3212. 

MANGWAL STATION: 
Demands" for Grants, 1955-!S6-

Railways: 
Open Line Works (Revenue)-

Labour Welfare: 
Motion to reduce lhe Demand~ 

Construction of new level 
crossings at Samloti and' 
Mangwal Stations on the 
Kangra Valley Railway 
Section of N ortbern Rail-
way. 

Vol. I, 1473. 1504--07, 
1597, 1599_ 
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.MANIPUR: 

Demands for Grant:;. 1955-56: 
Manipur. 

Vol. III, 4445, 4447, 4449-71, 
4476, 4479-4556, 4562-4657, 

4659. 
Motion to reduce the Demand: 
Administrative policy of Gov-

ernment 01 India in Manipur. 
Vol. III, 4476. 4582-89, 4657. 

Setting up of a Legislative 
Assembly in Manipur within 
1955. 
Vol. III, 4476, 4582-83, 4637-38, 

4649-56, ~57. 

Multipurpose River Schemes: 
Motion to reduce the Demand: 

Failure to distribute the 
schemes in dift'erent parts of 
the country, especially in 
Tripura and --, 

Vol. III, 4362, 4443. 

Demands tor Grants on Account, 
]955-56. 

Vol. I, 1605, 1616. 

.XANIPUR (COURTS) BILL, 111515: 

See under "Bill (s) ". 

MANMAD: 
Demands for Grants. 1955-56-Rail-

ways: 
Railway Board: 

Motion to reduce the Demand: 
Non-existence of raised plat-

forms, waiting rooms and 
station buildings on Dhond-
Manmad line and covered 
platforms at Kopargaon-
Manmad, Puntamba and 
Rahuri railway stations. 

Vol. I. 1174, 1484. 

MARTIN LIGHT RAILWAY: 

Sel' "Railway. Martin Light". 

MASCARENE, KUMARI ANNIE: 
Abolition of Whipping Bill (as 

passed by l{ajya Sabha): 
Motion to consider. 

Vol. IX. 763-65, 812. 

MASCARENE, KUMARI ANNIE: 
contd. 

Demands for Grants. 1955-56: 
.Industries: 

Motion to reduce the Demand: 
Condition of cottage and small 

scale industries. 
Vol. III, 522Q-21. 

. Ministry of Commerce and 'Indus-
try: 
Motion to reduce the Demand: 

Import, export and industrial 
policy. 

Vol. III, 5217-20, 
Industrial policy. 

Vol. Ill, 5261. 

Essential Commodities Bill: 
Motion to consider as reported by 

Select Committee. 
Vol. II, 2783-87, 2815. 

Finance Bill: 
Motion to consider. 

Vol. III, 5686. 

General discussion of the General 
Budget, 1955-56. 

Vol. II, 2312-20, 2735, 2740, 
2741. 

General discussion of the Railway 
Budget, 1955-56. 

Vol. I, 978-84, 1018. 

Motion on Address by the President. 
Vol. I, 3U. 

Motion re Report of States Reorga-
nisation Commission. 

Vol. X. 2910, 3882-a4. 

Resolution re river valley :lchemes 
Vol. II, 3414-18. 

State Bank of India Bill: 
Motion to consider.· 

Vol. IV. 6169---74. 
Title~ and Gifts from Foreign States 

(Penalty for Acceptance) Blll [by 
Shri C. R. Narasimhanl: 
Motion to consider. 

Vol. VI, 10604-07. 
University GI'ants Commission Bill: 

Motion to refer to Joint Com-
mittee. 

Vol. I, 116-120, 595 
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MASUODI, MAULANA: MATTHEN, SHRI: eontd. 

Sea Customs (Amendment) Bill: 
Consideration of clause.. 

Vol. III, 4722. 

MATCH INDUSTRY: 

Demands tor Grants, 1955-58: 
Industries: 

Motion to reduce the Demand: 
Inadequate assistance for deve-

lopment of -- in South 
India. 

Vol. III, 4682, 5286. 

MATHEW, SHRI: 

Demands for Grants, 1955-56: 
Ministry of Health. 

Vol. II, 3785-89. 
Motion to reduce the Demand. 

Inadequate provision for T.B. 
patients. 

Vol. II, 3786-89. 
Indigenous gystem of medi-

cines. 
Vol. 11, 3785-8tJ. 

Leave of absence to. 
Vol. V, 894a. 

Motion on Address by the President. 
Vol. I, 158-64. 

Motion re Rt;:port of States Reorga-
nisation Commission. 

Vol. X, 3543-48. 

MATHURAM, DR.: 

Leave of abRence to. 
Vol. II, 2322. 

MATTERS OF URGENT PUBLIC 
IMPORTANCE. CALLING ATTEN-
TION TO: 

See "Calling Attention to Matter(s) 
of Urgent Public Importance". 

MATTHEN, SHRI: 
Business of the House: 

Extension of Session. 
Vol. IV, 6862. 

Companies Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. V, 9946, 10027-39, 10112. 

Vol. VI, 10157, 10162, 10166, 
10168, 10526. 

Demands for Grants, 1955-56--
Railways: 
Construction of New Lines-

c'apital and Depreciation 
Reserve Fund. 

Vol. 1, 1508--10. 

Open Line Works-Development 
Fund. 

Vol. I, 1510. 

Railway Board. 
Vol. I, 1450. 

Finance Bill: 
Motion to consider. 

Vol. III, 5743-47. 

Indian Converts (Regulation and 
Registration) Bill (by Shrl Jetha-
lal Joshi]: 
Motion to consider. 

Vol. VIII, 15985. 
Vol. IX, 1102. 

Industrial and Stat.e Financial Cor-
porations (Amendment) Bill: 
Motion to consider. 

Vol. V, 8673, 8679. 

Insurance (Amendment) Bill (as 
passed by Rajya Sabha): 
MotiQn to consider. 

Vol. IV, 6407-09, 6410. 

Insurance (Amendment) Bill: 
Motion to consider. 

Vol. IX, 1545, 1638, 1639, 1642, 
1645, 1651, 1654, 1671--74. 

1687. 

Motion for Adjournment: 
Demonstrations against Portuguese 

atrocities. 
Vol. VI, 10367. 

Motion rc Report of Press Commts-
sion. 

Vol. VI, 10855. 

Motion re Report of States Reorga-
nisation Commission. 

Vol. X, 2579, 4065, 4248--62. 

Reserve Bank of India (Amendment) 
Bill: 
Motion to consider. 

Vol. IV, 6422, 642'. 
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I4ATTHEN, SHRI: contel 

Resolution re appointment of c()m-
mission for development of Indian 
shipping. 

Vol. VII, 13096-98. 
Vol. VIII, 14981-91. 15007, 15014, 

15019, 15022, 15023, 15027, 
15029, 15032, 15035, 15036. 

State Bank of India Bill: 

Motion to consider. 
Vol. IV, 6120, 6123, 6125, 
6223-29, 6394, 6396, 6397, 

6398. 

Consideration of clauses. 
Vol. IV, 7021, 7029, 7038, 7046, 

7055-57, 7078, 7084, 
7089-91, 7112, 7117, 
7118, 7119, 7142, 7143, 

7148. 7151. 7154. 
University Grants Commission Bill: 

Motion to consider as reported by 
Joint Committee. 

Vol. IX, 344:. 
Consideration of clauses. 

Vol. IX, 493, 494. 495, 506-08, 
331. 

MAYAVARAM STATION: 

Derpands for Grants, 1955-56-
Railways: 
Open Lines Works-Development 

Fund: 
Motion to reduce the Demand: 

Provision of a cart and jutka 
stand behind the refresh-
ment room at on 
Southern Railway. 

Vo1. I, 1476, 1599. 

MA YDEO, SHRIMATI: 

Business of the House: 
)fotion re allocation ot time. 

Vol. III, 5792, 5793. 
Committee on Private Members' 

Bills and Resolutions: 
Motion re Thirtieth Report. 

Vol. V. 9513. 
Finance Bill. 1955: 

Motion to consider. 
Vol. III, 5591-97. 

MA YDEO, SHRIMATl: contel 

General discussion of the Ranway 
Budget, 1955-56. 

Vol. I, 1026-28. 

Hindu Succession Bill: 
Motion to concur in the recom-

mendation of Rajya Sabha to 
join the Joint Committee of the' 
Houses. 

Vol. V, 8343-46" 

Motion re Report of States Reorga-
nisation Commission. 

Vol. X, 3876-78. 

MEDICAL: 

Demands fol' Grants on Account~ 
1955-56-Andhra. 

Vol. I, 1680-81, 1687-1733,. 
1738, 1742. 

Demands for Supplementary Grants, 
1954-55-Andhra. 

Vol. I, 1673, 1687-1733, 1733. 

MEDICAL SERVICES: 

Demands for Grants, 1955-56: 

Indian Posts and Telegraphs 
Department (Including Working 
Expenses): 

Motion to reduce the Demand: 
Grant of -- to families of 

class IV staff. 
Vol. II. 3685, 3697, 3708, 3747,. 

3761. 

Medical Services. 
Vol. II, 3763-64, 3765-3810. 

Motion to reduce the Demand: 

Inadequacy of supply ot 
medicine to rural dispen-
saries. 

Vol. II. 3796, 3809. 
Medical services in rural 

areas. 
Vol. II, 3774-76, 3791-94, 
3796, 3800-02, 3806, 3809. 

Demands for Grants on Account,. 
1955-56. 

Vol. I, 1605, 1614_ 



INDEX TO LOK SABHA DEBATES 

MEDICAL SERVICE(S): contcl. 

, D~"I'llands for Grants. 1955-56-
Railways: 
Railway Board: 

Motion to reduce the Demand: 
Inadequate medical assistance 

to staff. 
Vol. I, 1326, 1332, 1410. 1454. 

Presentation of Railway Budget. 
1955-56: 
Medical facilities for Railway 

employep.s, 
Vol. I, 63-64. 

NEDICINAL AND TOILET PRE-
PARATIONS (EXCISE DUTIES) 
BILL: 

See under "Bill (5)". 

:lUDlClNE(S) : 

Demarids for Grants. 1955-56: 
Medical Services: 

Motion to reduce the Demand: 
Inadequacy of supply of --

to rural dispensaries. 
Vol. II, 3796, 3809. 

:MEDICINE. INDIGENOUS SYSTEMS 
OF: 

Demands for Grants, 1955-56: 
Ministry of Health: 

Motion to reduce the Demand: 
Indigenous system of medi-

cine. 
Vol. II, 3766-70, 3779-80, 

3785-86, 3795. 3802--04. 
3809. 

·MEHTA. SHRI ASOKA: 
Business of the House. 

Vol. V. 8428. 
Allocation of time. 

Vol. VIII, 15680, 15681, 15683. 
Motion re allocation 01 time order. 

Vol. V. 8704-06. 
Citizenship Bill: 

Moti'on to refer to Joint Committee 
, 4Uld amendment to circulate. 

Vol. V, H'19-92, 9'127, 9'735, 
97415. 

MEHTA, SHRI ASOKA: contd. 

Companies Bill : 
Motion to consider as re~prted by 

Joint Committee. 
Vol. V, 9826-48. 

Consideration of clauses. 
Vol. VI, 11000, 11021, 11059, 

11080--89,11128,11201--05, 
11~10, 11481, 11495, 11500, 
11503-08, 11569. 11582-
93. 11625. 11636, 11641, 
11651. 11652. 11654. 11658. 
11659, 11678, 11690, 117015, 
11 '106, 11826-27. d829, 
11839-50, 11888, 11891, 
11892, 11893, 11900, 11914, 
12064. 12077, 12095, 12171. 

vol. VII, 12203, 12226-46, 
12260, 12403, 12404, 
12462--68, 12540, 128915. 

Motion to pass, as amended. , 
Vol. VII, 13181. 13185, 13205-12. 

Constitution (Fourth Amendment) 
Bill: 
Motion to refer to Joint Committee 

and amendment to circulate. 
Vol. II. 1987-98, 2081. 

Motion to consider as reported by 
Joint Committee. 

Vol. III, 4892. 

Demands for Grants, 1955-56;' 
External Affairs. 

Vol. II. 3966-67, 396~75. 4016. 
Motion to reduce the Demand: 

Adoption of Panch Shila as an 
international instrument tor 
adhesion and ratification by 
States. 

Vol. II. 3974-75. 
Q~estion CJi liberation of parts 

of India under Portuguese 
('ontrol. ' I 

Vol. II. 3968. 
SEATO plans and their impact 

on freedom and peace in 
Asia. 

Vol. II, 3972. 
Ministry of Irrigation and Power. 

Vol. III. 4334. 
Tribal Areas. 

Vol. n. 3981. 
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..IO:HTA, SHRI ASOKA: contcl. 

Demands tor Grants, 19"-56· 
Railways: 
Railway Board. 

Vo) t, 1389. 
General discussion ot the General 

Budget, 1955-56. 
Vol. II, 2214, 2329-39, 2750. 

General discussion of the Railway 
Budget, 1955-56. 

Vol. I, 840---60. 

Indian Tariff (Amendment) Bill: 
Motion to pass. 

Vol. V, 8782. 
Industrial and State Financial Cor-

porations (Amendment) Bill: 

Motion to consider. 
Vol. V, 8570-87, 8610, 8611, 

8613, 8678-79, 8682, 8683, 
8886. 

Consideration of clauses. 
Vol. V, 8716, 8740-41, 8742, 

8743, 8744, 8750, 87'2. 

Motion to pass. 
Vol. V, 8764. 

Industrial Disputes (Banking Com-
panies) Decision Bill: 
Motion to consider and amendment 

to circulate. 
Vol. VIII, 15109, 15110, 15115-30. 

Inter-State Water Disputes Bill: 
Motion to concur in the recom-

mendation of Rajya Sabha to 
join the Joint Committee. 

Vol. VIII, 15769. 

Motion(s) for Adjournment: 
Deportation of certain satyagrahis 

by Portuguese authorities. 
Vol. IV, 6243-44. 

Motion on Address by the President. 
Vol. I, 323-33, 431. 

Motion re economic policy. 
Vol. VIII, 15943-54. 

. l4otion re international situation. 
Vol. VII, 14217-30. 

:Motion re Report of Press Com-
mlsaion. 

VoL VI, lOU7, 10118. 

JOHTA, 8HRi ASOKA: eotatcI. 
Motion re situation in Goa. 

Vol V, .... 

Resolution re appointment 01 a PaT 
Commission. 

Vol V, 98 .. 

State Bank of India Bill: 
Motion to consider. 

Vol. IV, 6258-71. 

MEHTA, SHRI B. G.: 

Estimates Committee: 
Motion re election of one Member. 

Vol. IX, 657-58. 

Motion re election to the Committee. 
Vol IV, S24i. 

Presentation of Minutes, Vol. 4-
No.1. 

Vol. IV, 6962. 
Presentation of Twelfth Report. 

Vol. I, 276. 
Presentation of Thirteenth Report. 

Vol. VII, 13266. 
Presentation of Fourteenth Report. 

Vol. VII, 14657. 
Presentation of Fifteenth Report. 

Vol. VIII, 15384. 
Presentation of Sixteenth Report. 

Presentation 
Report. 

Vol. VIII, 15673-74. 

of Seventeenth 

Vol. X, 3905. 
Presentation of Eighteenth Report. 

Vol. X. 3905. 

Motionre Report of States Reorga-
nisation Commission. 

Vol. X, 3713-24. 

MEHTA, SHRI BALWANT SINHA: 

Motion re Report of States Reorga-
nisation Commission. 

Vol. X, 3389-78 . 

MEHTA, SHRI JAM,NADAS: 

Death of. 
Vol. J, 11-11. . ___________________________ ~ _________ ~.z_. ____ ~ ______ ~ ________________ __ 

1115 L.S.D.-le 
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MEl.a.Sdl J.R.: MENON,SHBl J),AJ40DARA: c0nt4. 
General discuaeion of the BeUway 

Budpt, 1955-56. 
Vol. I, 1039-40. 

Companies Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. VI, 10456-63. 

Consideration of clauses. 
Vol. VI, 11773-76. 

Motion re international situation. 
Vol. VII, 14309-16. 

Mauon re Report of States Reorga-
ni!ation Commission. 

Vol. X, 3376--84. 
Representation of the People 

(Amendment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. VIII, 14958-t13. 

MEMBER(S) OF PARLIAMENT: 

Motion re tennination of suspension 
of a Member. 

Vol. VI, 11466-72. 
Suspension of a Member. 

Vol. VI, 11329-35. 

MIlMBBR(S) SWORN: 
Shri Benjamin Hansda. 

Vol. I, 1. 
Shri Ram Krishan Gupta. 

Vo1. VIII, 16071. 
Shri T. A. M. Subramanla Chettlar. 

Vol. VII, 13403. 

MENON, SHRI DAMODARA: 
Buiness of the Houae: 

Extension of Session. 
Vol. IV, 6858. 

Constitution (Fourth Amendment) 
Bill: 
Consideration of clauses. 

VOl. III, 50+2-43. 
Demands tor Grants, 1955-56: 

Industries: 
Motion to reduce the Demand: 

-condition of cottap and 
small scale ind.tliIM. 

VoL III, 5188-81 • 

Demands tor Grants, 1955-56: contcl. 
Ministry of Commerce and Indus-
try. 

Vol. Ill, 5191-92. 
Motion to reduce the Demand~ 

Indltatrial policy. 
Vol. III, 5187-88. 

Ministry of Information and 
Broadcasting: 
Motion to reduce the Demand: 

Broadcasting of film music. 
Vol. ill, 406B. 

Necessity of implementin, 
Press Commission's recom-
mendations. 

Vol. III, 4068. 
General discussion of the Railway 

Budget, 1955-56. 
Vol. I, 1080-82. 

Hindu Marriage Bill (as passed by 
R4jya Sabha): 
Consideration of clauses. 

Vol. IV, 7492, 7929-31. 
Motion on Address by the President. 

Vol. I, 167-68. 247-52. 
Motion 'P'e Report of Pre.. Com-

mission. 
Vol. VI, 10851-55,10884-

Motion re Report of States Rear,a-
niaation Commission. 

Vol. X, 3537-4!. 
State Bank of India Bill: 

Consideration of clauses. 
Vol. IV, 7006. 

MESSAGE(S) FROM RAJYA SABHA: 
Abducted Persons (Recovery and 

Restoration) Continuance Bill. 
1966: 
Agreeing without amendment to 

the Bill. as passed by Lok Sabha. 
Vol. VI, 11895-91. 

Abolition of Whipping Bill, 1955 (as 
passed by Bajya Sabha): 
:Porwarding the Bill to Lok Sabha. 

Vol. VI, 114'1.4-75. 
Andhra Appropriation Bill. 1955: 

. ~~ the Bill ,without·recolD-
men dation. 

Vol. II, 2069-70.. 

.... ------~------------.-------~------~-----------------------,---------
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MESSAGE (S) FROM RAJYA 
SABHA: eontd. 
Andhra Appropriation (Vote on 

Account) Bill, 191iS. 
Returning the Bill without recom-

mendation. 
Vol. II, 2069-70. 

Appropriation Bill, 1955: 
Returning the Bill without recom-

mendation. 
Vol. II, 2069. 

Appropriation (No.2) Bill, 1955: 
Returning the Bill without recom-

mendation. 
Vol. IV, 6400. 

Appropriation (No.3) Bill, 1955: 
Returning the Bill without recom-

mendation. 
Vol. VIII, 16239. 

Appropriation (No.4) Bill, 1955: 
Returning the Bill without recom-

mendation. 
Vol. X, 3138. 

Appropriation (No.5) Bill, 1955: 
Returning the Bill without recom-

mendation. 
Vol. X, 3138-39. 

~ropriation (Railways) Bill, 1955: 
Returning the Bill without recom-

mendation. 
Vol. II, 2201. 

Appropriation (Railways) No.2 Bill, 
1955: 
RetUrning the Bill without recom-

mendation. 
Vol. II, 2201. 

Appropriation (Vote on Account) 
Bill, 1955: 
Returning the Bill without recom-

mendation. 
Vol. II, 2069-70. 

Bar Council (Validation of State 
Laws) :Bm, 186Ci (as paued by 
Rajya Sabha): 
Forwarding the Bill to Lok Babha. 

Vol. X, 22M. 
ebartere4 Ac~~~ta,nts (Alnend-

'Mertt') Bill, UJIJ5: 
AJreeiI)S wj,~out ~ettdmeilt to 
themn, as passed bY i..dk Sabha. 

tG1. \I1rt, 18239. 

MESSAGE (S) FROM RAJYA 
SABHA: ~ontcf. 

Citizenship. Bill, 1955: 
Concurring in the recommendation 

of Lok Sabha to join the Joint 
Committee. 

Vol. VIT. 13099-100. 
Agreeing without amendment to 

the Bill as passed by Lok Sabha. 
Vol. X, 2837. 

Code of Civil Procedure (Amend-
ment) Bill, 1955: 
Concurring in the recommenda-

tion of Lok Sabha to join the 
Joint Committee. 

Vol. VI, 10372-73. 
Code of Criminal Procedure 

(Amendment) Bill, 1954: 
Returning with amendments the 

Bill, as passed by Lok Sabha. 
Vol. IV, 7688-70. 

Commanders-in-Chief (Change in 
Designation) Bill, 1955: 
Agreeing without amendment to 

the BUl, as passed by Lok Sabha. 
Vol. IV, 8877. 

Companies Bill, 1955: 
Returning with amendmentBthe 

Bill. as passed by Lok Sabha. 
Vol. VIll, 15847-48. 

Constitution (Fourth Amendment) 
Bill 1954: 

Concurring in the recommendatio~ 
of Lok Sabha to join the Joint 
Committee. 

Vol. II, 2709-10. 
Agreeing without amendment to 

the Bill, as passed by Lok Sabha. 
Vol. IV, 5979. 

Constitution (Fifth Amendment> 
Bill, 1955: 

Agreeing without amendment to 
the Bill, as passed by the Lok 
Sabha. 

Vol. X, 2837-38. 

Delhi (Control of Bu1ldingOpera-
tions) aua" 18$6: 

A~I ..,th ~mendment to the 
M', as pasaec! b» ~k:SabhL 

Vol. jC, 3312. 
~ .... "---.. -.. ---------....:--....:------------
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tmsSAGE(S) FROM: ---------------------------------~ RAJYA MESSAGE(S) FROII BAJYA 
SABHA: contcl. 
'Oelhi Joint Water and Sewage Board. 

(Amendment) Bill, 1955: 
Agreeing without amendment to 

the Bill as passed by Lok Sabha. 
Vol. VI, 118115. 

Dentists (Amendment) Bill, 1954: 
Agreeing to the amendment made 

by Lok Sabha in the Bill. 
Vol. n. 2321. 

Displaced Persons' Compensation 
and Rehabilitation Rules, 1955: 
Concurring in the motions passed 

by Lok Sabha for modification 
of the Rules. 

Vol. VII, 14053-511. 

Drugs (Amendment) Bill, 1954: 
Agreeing to amendments made by 

Lok Sabha in the Bill. 
Vol. II, 2321. 

Durgah Khawaja Saheb Bill, 19511: 
Agreeing without amendment to 

the Bill, as passed by Lok SabhL 
Vol. VI. 11474. 

Essential Commodities Bill, 1955: 
Agreeing without amendment to 

the Bill, as passed by Lok Sabha. 
Vol. II, 3743. 

Finance Bill, 1955: 
Returning the Bill without recom-
mendation. 

Vol. IV, 6536. 

Finance Commission (Miscellaneous 
Provisiol"s) Amendment Bill, 1955 
(as passed by Rajya Sabha): 
Forwarding the Bill to Lok Sabha. 

Vol. II, 3883-84. 

Hindu Minority and Guardianship 
Bill, 1955 (as passed by Rajya 
Sabha): 
Forwarding the Bill to Lok Sabha. 

Vol. III, 5386. 

Hindu Succession Bill, 19M: 
Requesting Lot Sabba to concur 

in the recommendation of Rajya 
Sabha to join the Joint Com-
mittee. 

VoL n,UU-N. 

SABHA: eontcl. 
Concurring in the l'eeommendat:icm 

of Lok Sabha to instruct the Joint 
Committee to report on or before 
the 9th September, 1955. 

VoL VI, 10248. 
Extending the time for presenta-

tion of the Report of the Joint 
commendation. 

Vol. W, 13100. 

Forwarding the Bill to Lok Sabha 
Passed, as amended by Raj,. 
Sabha. 

Vol. IX, 1281. 

Hyderabad Export Duties (Valida-
tion) Bill, 1955: 

Returning the Bill without reo-
commendation. 

Vol. IV, '1Bet. 
Forwarding the Bill to Lok Sabha: 

Imports and Exports (Control) 
Amendment Bill, 1955 (as passed, 
by Rajya Sabha): 

Vol. I, 835-36. 
Indian Coinage (Amendment) Bill. 

1955: 
Agreeing without amnedment to 

the Bill as passed by Lok Sabha. 
Vol. VI, lUllO. 

Indian Railways (Amendment) Bill, 
1955 as passed by Rajya Sabha): 
Forwarding the Bill to Lok Sabha 

Vol. I, 535. 
Indian Stamp (Amendment) Bill, 

1955: 
Returnning the Bill, without re-

commendation. 
Vol. IX, 1589. 

Indian Tari1f (Amendment) Bill, 
1955: 
Returning the Bill without re-

commendation. 
Vol. VI, 10494-

Indian Tarift (Second Amendment) 
Bill, 1955: 
Returnin, the Bill without recom-

mendation. 
VoL X, 3311. 

Indian Tarift (Third AmendD)ent) 
Bill, 1955: 
Returning the Bill without recom-

mendatioo. 
Vol X. 811. 



NINTH TO ELEVENTH SESSIONS. 1955 
-----_.-----------------_._-- .. ----

14EBSAGE(S) FROM RAJYA 
SABHA: contd. 

Industrial and State Financial Cor-
porations (Amendment) Bill, 
1955: 

Agreeing without amendment to 
the Bill, as passed by Lok 
Sabha. 

VoL VI, 11328. 

Industrial Disputes (Appellate Trl-
bunal) Amendment Bill, 1955: 
Agreeing without amendment to 

the Bill, as passed by Lok 
Sabha. 

Vol. VI, 11762. 

lIldustrlal Disputes (Banking Com-
panies) Decision Bill: 
Agreeing without amendment to 

the Bill as passed by Lok Sabha. 
Vol. vm. 16016. 

lnIIurance (Amendment) Bm. 1955 
as pasaed by Rajya Sabha: 
Forwarding the Bill to Lok Sabha: 

VoL 1, 635. 

lDaurance (Amendment) Bill, 1958: 
Agreeing withou' amendment u. 

the Bill, a. pu.ed by Lok 
!abha. 

VoL X. 2982. 

Inter-State Water Disputes Bills, 
1955: 
Requesting Lok Sabha to coneur 

in the recommendation of Rajya 
Sabha to join the Joint Com-
mittee. 

VoL VII, 13635-36. 

Forwarding to Lok Sabha the Bill. 
as passed by Rajya Sabha. 

VoL X. 3673. 

Land Customs (Amendment) Bill, 
19&1: 
Agreeing without amendment to 

the BUI. as paaaed by !.ok 
Sabha. 

'Vol VI, 11474-
KaDipur (Courta) Bill. 1185: 

Acreein, without amendmeDt to 
the Bm. as pUled by Lot 
SDIaa. 

Tol. X. 2101. 

MESSAGE(S) FROM RAJYA 
SABHA: contcl. 

Medicinal and Toilet Preparations 
(Excise Duties) Bill, 1955: 
Agreeing without amendment to 

the Bill, as passed by Lok 
Sabha. 

Vol. II, 3883-84. 

Negotiable Instruments (Amend-
ment) Bill, 1955: 
Forwarding the Bill to Lok Sabha 

(as passed by RaJya Sabha). 
Vol. VI, 10641. 

Press and Registration of Boob 
(Amendment) Bill, 1955: 

Agreeing without amendment to 
the Bill as passed by Lot 
Sabha. 

Vol. IX, 1889. 

Prevention of Corruption (Amen.-
ment) Bill, 1955: 

Aereeing without amendment to 
the Bill as passed by Lot SalIba. 

VoL X. 2099. 

Prevention of Disqualification (Par-
liament uad Part C States Legiala-
tures) Amendment Bm. 1855: 
Agreeing without amendment to 

the Bill, as passed by Lot 
Sabha. 

VoL X. 2982. 

Prisoners (Attendance in Courts) 
Bill, 1955: 
Agreeing without amendment to 

the Bill, as paued by Lot 
Sabha. 

Vol. VI, 1147f. 

Prize Competitions Bill, 1955: 
Agreeing without amendment to 

the Bill, as passed by Lot 
Sabha. 

To1. VIII, 1101 •. 

Public Accounts Committee: 
Concurring in the recommenda-

tion of Lok Sabha to nOllliDate 
seven Members from Haj)'a 
Sabha to the Committee tor til. 
.year 1981-•. 

To1. IT, 'IIIT-. 
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MESSAGE(S) FROM RAJYA 
SABHA: contd. 

Railway Stores (Unlawful Posses-
sion) Bill, 1954 as passed by Rajya 
Sabha: 
Agreeing to the amendment made 

by Lok Sabha in the Bill: 
Vol. X, 2554-55. 

Reserve Bank of India (Amend-
ment) Bill, 1955: 
Agreeing without amendment to 

the Bill, as passed by Lok 
Babha. 

Vol. IV, '1262. 

River Boards Bill, 1955: 
Requesting Lok Sabha to concur 

in the recoJDmendation of Rajya 
Sabha to join the Joint Com-
mittee. 

Vol. VII, 14377-78. 

Forwarding to LokSabba the 
Bill, as passed by Rajya Babha. 

Vol. X, 1673. 

salaries tmd Allowances of Members 
of Parllament (Amendment) Bill, 
1955: 
A8reein, without amendment to 

thli Bill, as pused by Lok Sabha. 
Vol. n, 3594. 

Sea Customs (Amendment) Bill, 
1955: 
Agreeing without amendment to 

the Bill, as palled by Lok Sabba. 
Vol. IV, 8833. 

Securities Contracts (Regulation) 
Bill, 1954: 
Concurring in the recommendation 

of Lok Sabba to join tbe Joint 
Committee of the Houses. 

Vol. IX, 1689-90. 
Spirituous Preparations (inter-

State Trade and Commerce) 
Control BUl, 1955: 
Returninl with Amendment the 

B1l1; at passed. by Lok &abba. 
Vol. VI, 12049-50. 

ltate Bank of India Bill, 19.68: 
Alreelng without .... dmel).t to 

the BW., as passed by Lok SabhL 
VoL IV, '1~13. 

MESSAGE(S) FROM RAJYA 
SABHA: contcl 

State Bank of India (Amendment) 
Bill, 1955: 
Agreeing without amendment to 

the Bill, as passed by Lok 
Sabha. 

Vol. VI, 11474-71. 

University Grants Commission Bill, 
1954: 
Concurring in the recommenda-

tion of Lok Sabha to join the 
Joint Committee. 

Vol. n, 2839-40. 

Returning with amendments the 
Bill, as passed by Lok SaDba. 

Vol. X, 2100. 
Untouchability (Offences) Bill, 1955: 

Al1'eeing without amendment to 
the Bill, as pasled by Lok 
Sabha. 

VoL IV, 7668. 

Working Journalists (Condition. of 
Service) and MiaCE'lianeous Provt-
sion,e BiU. 1955, as passecl b7 
Rajya Sabha: 

Forwardini the Bill to Lok Sabba 
Vol. IX, 1590-91. 

Working Journalists (Industrial Dis-
putes) Bill, 1955 (as passed, by 
Rajya Sabha): 

Forwarding the Bill to Lok Sabha. 
VoL I, 11K'7. 

MESSAGE FROM THE PRESIDENT: 

Message from the President. 
Vol. I, 8UI. 

METEOROLOGY: 

Demands for Grants, 1955-68. 
Vol. n. 3619, 3620, 3621-3742. 

31'43-80, 3Ttn, $182. 

Dema!lds for Orana on Account. 
1955-56. 

Vol. I, 1605, 18Oe. 
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mCA INDUSTRY: 

Demands for Grants, 1955-56: 
Miscellaneous Departments and 

Expenditure under the Ministry 
of Commerce and Industry: 
Motion to reduce the Demand: 

Condition of mica industry 
and trade. 
Vol. III, 4668-71, 4684, 5173-

74, 5266. 

Manufacture of micanite and 
mica products in India. 
Vol. III, 4684; 6173-74, 6166. 

MICA MINE(S): 

Demands foJ' Grants, 1955-56: 
Ministry of Labour: 

Motion to reduce the Dernwu:l: 
Condition of mica laboW. 

Vol. n, 29155-80, 21M-65, 
298'1, 3039. 

Demands for Grants, 1955-56: 
Miscellaneous Departments and 

Expenditure under the Mini..,.. 
of Commerce and Industry: 

Motion to reduce the Demand: 
Manufacture of micanite and 

mica products in India. 
Vol. III, 4684, 5173-74, 5266. 

J41DDLE EAST: 

See "Asia, Welt", 

lODNAPUR: 
Demands for Grants: 

Ministry of Natural Resources and 
Scientific Research: 
Motion to "duee the Demu1d: 

Oil exploration policy in res-
pect of West Bengal, parti-
cularl,. in the noWled ~ 
in the Dlstricta of -, 24 
Pueanu ad Boo«ly. 
VoL D, 3815-16, 3832. 38'14-

'nI, lIII0. 

MILITARY ENGINEERING SERVICB: 

Demands for Grants, 1955-56: ,-
Ministry of Defence: 

Motion to reduce the Demand: 
Reorganisation of 

Vol. n, 3449, 3617. 

MILITARY TRAINING: 
Demands for Grants, 1955-56: 

Ministry of Defence: 
Motion to reduce the Demand: 

Compulsory Military tratnm .. 
Vol. II, 3448, 3484-85, 3HS-~ 

8617. 

I4INE{S): 

Demands for Grants, 195e-58: 
'Vol If, 3811, 3812.13, 3811-80, 

8881-82. 
~ds for Grants on Account, 

ItM"-58. 
Vol. I, UI05, 1820. 

IAN& ACC.lDEWTS: 
Demands fer Grants, 1815 .... : 

Ministry of Labour: 
Motioato reduce the Demand: 

Numerous accidents to coal 
mines in different partB of 
the country. 

VoL II, 2964-65, 2972. 3a., 
Rehabilitation of worken ba 

the mines disabled due to 
accidents. 

Vol. n, 2964-65, 2969, 308f. 
Half-an-hour discussion 1'e accident. 

in coal mines. 
Vol. n, 2972-88. 

Report re accident which occurred 
in the Amlabad Colliery in Jbarla 
Coal-fields on the 5th February, 
1955-Laid on the Table. 

Vol. X, 3904. 
MINES AND MINERALS (RilGULA-

TION AND DEVJ:LOPMENT) 
ACT-

Notiflcatiooa under - - Laid 
on the Table. 

Vol. V. 8564-85. 
MIR'ES (AMamIIEJIT) BfLL: Jl1L 

[Amendment of HdtoIu 18 nc!". 
." SIIift T. B. Viff41 RGo]: 
•• under "Bill (.) ft. 
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MlNE(S), COAL: 

See "Coal Mines". 

1IINE(S), MICA: 

See "Mica Mine(s)". 

MINES RULES, 1955: 

Laid on the Table. 
Vol. VI, uua. 

MINERAL CONCESSION RULES: 

Demands for Grants, 1955-56: 
Ministry of Natural Resources and 

Scientific Research: 
Motion to reduce the Demand: 

Delay in disposal of appeala 
under-

Vol. II, 3831, 3838-40, 
1880. 

lIINERALS CONSERVATION AND 
DEVELOPMENT RULES, 1958: 

Laid on the Table. 
Vol. n. 2881. 

JlINERAL On.. (S) : 

Demands for Supplementary Grants, 
1955-56: 
Exploration of Oil and Natural 

Ga.: 
Motion to reduce the Demand: 

Policy relarding development 
of - and inadequacy of 
measures. 

VoL X. 2309-29. 
Kinistry of Natural Resourcel and 

Scientific Research: 
Motion to reduce the Demand: 

Present situation of oil and oil 
resources in the country. 

Vol. X. 2300-29. 
IOnlstry of Production: 

Motion to reduce the Demand: 
Entrustln, production of re-

fined oll entirely to fo""" 
intereata. 

Vol. m, 4211.414&-
46. 4282. -------- ---

-;--------------- ---
--, MINERAL POLICY: 

Demands for Grants, 1955-56: 
Ministry of Natural Resources and 

Scientific Researc~ 
Motion to reduce the Demand: 

Revision of. 
Vol. II, 3831, 3834-38~ 
3836-38, 3845-46. 3880. 

MINIMATA, SHRIMATI: 
Motion re Report of States Reor-

ganisation Commission. 
Vol. X. 4436-11. 

UntouchMbility (Offences) Bill: 
Motion to consider as reported by 

the Joint Committee. 
Vol, IV. 6616-18. 

J4INIMUM WAGES ACT: 

Demands for Grants. 191111-56: 
Ministry of Labour: 

Motion to reduce the Demand: 
Failure to implement e1Iec-

tively-. Plantation Labour 
Act and other measures. 

Vol. II, 2919, 2920-26 .. 
2964-65. 2967, 3002, 3028-

33, 3038. 

MINISTER (S) : 

Demands for SupplementllI), 
Grants-1954-55: 
Cabinet: 

Motion to reduce the Demand: 
Appointment of 1 Cabinet -

and II Ministers of Sta~, 
Vol. I. 781-80. 

MINISTRY OF COMMERCE AND 
INDUSTRY: 

See "Commerce and InduatlT .. 
Ministry of", 

MINISTRY OF COMMUNICATIONS: 

See "Communications, Miniatry of'· 

:MINISTRY OF DEFENCE: 

See "Defence, Ministry .t," 

MINISTRY OF EDUCATION: 

See uEdueati0n. MiftJatl7 .ro. 
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IIINISTRY OF FINANCE: 

See ''FInance,Ministry of", 

MINISTRY OF FOOD AND AGRI-
CULTURE: 

See ''Food and Agriculture, Ministry 
of", 

MINISTRY OF HEALTH: 

See "Health, Ministry of", 

MINISTRY OF HOME AFFAIRS: 

See ''Home Affairs, Ministry of", 

MINISTRY OF INFORMATION AND 
BROADCASTING: 

See ''Information and Broadcaatina, 
Mlnistr7 of", 

lUNISTRY OF IRRIGATION AND 
POWER: 

See ''Irrigation and Power, Ministry 
flO, 

KINISTRY OF LABOUR: 

See "Labour, Ministry of", 

MINISTRY OF LAW: 

See "Law, Ministry of", 

MINISTRY OF NATURAL RE-
IiK>URCES AND SCIENTIFIC RE-
SEARCH: 

See ''Natural Resources and Sclen-
ti1Ic Research, Ministry o~', 

IUNISTRY OF PRODUCTION: 
See "Production, Ministry o~', 

JlIKISTRY OF REHABILITATION: 

See "Rehabilitation, MinistIT of", 

JIlNISTRY OF TRANSPORT: 
See ''Transpori. MinIstry of", 

lIINISTRY OF 'WORlCS, HOUSING 
AHD SUPPLY; 

See "Works. HoUlfa, aad Sup.ly, 
.. ......,,,. 

MINISTRY WITHOUT PORTFOLIO: 

Demands for Excess Grants, 1950· 
51. 

Vol, X, 2398, 2401-10-

MINT: 

Demands for Grants, 1955-56, 
Vol, m, 5270, 5273-5321, 5388-

5488, 15490. 

Demands for Grants on Account. 
i955-56, 

Vol, I, 1605, 1611. 

Demands for Supplementary Grants, 
1954-55, 

Vol. I, 795, 796 •. 

MISCELLANEOUS: 

Demands for Grants on Account,. 
1955-56-Andhra. 

Vol. I, 1684, 1887-1733, 1738,. 
1745. 

Demands for Supplementary Grants,. 
1954-5~Andhra, 

Vol. I, 1875, 1887-1733,. 
1736. 

MISCELLANEOUS ADJUSTMENTS' 
BETWEEN THE UNION ANI! 
STATE GOVERNMENTS: 

Demands for ExcelS Grant.., 1950-51 
Vol. X. 2399, 2401-10" 

2411. 

Demands for Grants, 1955-58. 
Vol. III, 5271, 5273-5321, 5388-

5488, 11491. 

Demands for Grants on Account, 
19115-56. 

Vol. I, 1605, 1612. 

Demands tor Supplementary 
Grants-19M-55. 

Vol. I, 795, 796-97. 

MISCm.LANB<)US DEPARTMENTS: 

J)euds for IIzcelS Grants, 1910-
fl. , 

Yo1. X. 2Itt. 2401-10, 1411 •. 
---.-----.--------,J_~_--------------
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:MISCELLANEOUS DEPARTMENTS AND EXPENDITURE UNDER THB 
AND EXPENDITURE UNDER THE MINISTRY OF FINANCE: 
MINISTRY OF COMMERCE AND Demands for Grants, 1955-56. 
INDUSTRY: Vol. m, 5271, 5273-5321, 6388-

Demands for Grants, 1955-56. 
Vol. III, 4661-90, 5135-5248, 

5247-66, 5267. 

Motion to reduce the Demand: 

Condition of mica industry and 
trade. 

Vol. m, 4668-71, 4684, 5173-
74, 5266. 

Manufacture of micanite and 
mica products in India. 

Vol. III, 4684, 5173-74, 
5288. 

Demands for Grants on AccoWlt, 
19StJ~56. 

Vol. I, 1105, 1606. 

Demands for Supplementary Grants, 
1955-56. 

Vol. X, 2188-90. 

Plantation Enquiry Commis-
sion. 

Vol. I, 747, 753-54, 
758, 756. 

1rIlSCELLANEOUS DEP.ARTKB:NTS 
AND EXPENDlTUU UNDER 'l'U 
MINISTRY OF COMMUNICA-
TIONS: 

Demand for Grants, 1955-56. 
Vol. II, 3619, 3620-21, 3621-

3742,3743-80, 3761, 3762. 

Demands for Grants on AccoWlt, 
1956-56. 

Vol. I, 1605, 1807. 

J,UBCELLANEOUS DEPARTMJ:N'1'S 
AND EXPENDITURJ: UNDBJiL THE 
MINISTRY 01' EDUCATION: 

Demands for Grants, 1955-56. 
yo1. m, 595-26, ~52'1. 

Demands for Grants on Aeeeaat. 
181111-56. 

Vol. I, 1605, 1809. 

5488, 5490-9l. 
Demands for Grants on AccoWlt. 

1955-56. 
Vol. I, 1605, 1612-

Demands for Supplementary Grant., 
1954-55. 

Vol. I, 795, '798. 
Demands for Supplementary Grants. 

1955-56. 
Vol. X, 2226-46. 

lPSCEL4ANEOUS DEPARTMENTS 
AND EXPENDITURE UNDER TIIJI 
MINISTRY OF HOME AFFAIRS: 

Vol. In, 4445, 4448, 4449-71. 
4478-4556, 456%-485'1, 4659. 

Motion to reduce the Demand: 
Progress made re revision of States 

on linguistic basis. 
Vol. m, 4478, 4819~20, 4837-

38, 485'1. 
Prohibition Enquiry Committee. 

Vol. III, 4478, 4857. 
Promotion of Rifle Clubs. 

VetI. III, '"78, 485'. 
Demands for Grants on AccOWlt, 

1955-56. 
Vol. I, 1605, 1616. 

Demands for Supplementary Grants, 
195!J-58. 

Vol. VIII, 15385-89, 15443-8l. 
Motion to reduce the Demand: 

Criteria and methods which 
should be adopted in granting 
the relief. 

Vol. VIII, 15447-81. 
Delay in constitution and corn-

position of Official Langu.,. 
Commission. 

Vol. VIll, 15886, 15381-89, 
15443-46, 15447-'79. 

Delay in the constitution of 
Official Language Conu:nission. 

Vol. VIII, 15388-89, 1544S:-
46, 15447-80. 

Discrimination in INDt of relief 
and method of selection. 

VOl. vm, 153a, t13u.._, 
15MB te, IMt'1.:...". 
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MISCELLANEOUS DEPARTMENTS 

AND EXPENDITURE UNDER THE 
MINISTRY OF HOME AFFAIRS: 
contd. 
Demands for Supplementary Grants, 

1954-55: contd. 
Motion to reduce the Demand: 

contd. 
Expenditure on supervisory staff. 

Vol. VIII, 15386, 15388-89, 
15443-46, 15447-80. 

Inadequate representation given 
in the Commission to Nan-
Hindi-speaking areas. 

Vol. VIII, 15387, 15388-89, 
15443-46, 15447--79. 

Language policy of Government. 
Vol. VIII, 15386, 15388-89, 

15443-46, 15447-80. 
Oftlcial language policy. 

Vol. VIII, 15887-88, 13388-
89, 15443-48, 111447-80. 

Policy of introducing Hindi as 
Official Language. 

Vol. V1II, 15387, 15388-
80, 15«3--48, 10447--80. 

Policy of relief granted. 
Vol. VIll, 15387, 15388-89, 

16443--46, 15447--79. 
Working of Official Languqe 

Commission. 
Vol. VIII, 15387, 15388-89, 

15443--46, 15447-80. 
MISCELLANEOUS DEPARTMENTS 

AND EXPENDITURE UNDER THE 
MINISTRY OF INFORMATION 
AND BROADCASTING: 
Demands for Grants, 1955-56. 

Vol. Ill, 4023, 4023-88, 
4158--4201, 4201. 

Demands for Grants on Account, 
1956-56. 

Vol. I, 1605, 18lT. -~8CELLANEOUS DEPARTMENTS 
AND EXPENDITURE UNDER THE 
MINISTRY OF IRRIGATION AND 
PoWER: 
Demand for Grants, 1955-58. 

Vol. m, 40321-22, 4323--59, 
4363--4418, 4420--43. "". 

Demands for Grants on ACC\)unt, 
1955-~8. 

Vol. I, 1805, 1818. 

MISCELLANEOUS DEPARTMENTS 
AND EXPENDITURE UNDER TH& 
MINISTRY OF LABOUR: 

Demands for Grants, 1955-56: 
Vol. II, 2917-18, 2919--64, 2971, 

2990-3038, 3039-40. 
Motion to reduce the Demand: 

Need to construct at least 20,000 
quarters for miners during cur-
rent year out of Coal Min •. 
Labour Welfare Fund 

Vol. II, 2964-65, 2971, 3014-
15,30a8. 

Demands for Grants on Account, 
IDS5-56. 

Vol. I, 1805, 1818. 

MISCELLANEOUS DEPARTMENTS 
AND EXPENDtTURE UNDER THE 
MINIS'I'RY OF NATURAL RE-
SOURCES AND SCIENTIFIC RE-
SEARCH: 

Demands tor Granta, 1885-88. 
Vol. 0, 3811, 3811, 1811-

to, 1811. 
Demands for Grants on AccoWlt, 

1855-66. 
Vol. I, 1605, 1620. 

~SCELLANEOUS DEPARTMENTS 
AND EXPENDITURE UNDER THE 
MINISTRY OF PRODUCTION: 

Demands for Grants, 1955-118: 
Motion to reduce the Demand: 

Pennission to Imperial Chemi-
cal Industries to set up a 
D.D.T. factory. 

Vol. nI, 4208, 4234, 4319. 
Demands for Grants on Account, 

1955-56. 
Vol. I, 1605, 1622. 

MlscEO.ANEous DEPARTMENTS 
AND EXPENDITURE UNDER THE 
MINISTRY OF WORKS, HOUSING 
AND SUPPLY: 

Demands for Grants, 1955-56. 
Vol. n, 2856-57, 2857-58, 2858--

2912, 2915-16, 2916-17. 
Demands for Grants on Account, 

1855-16. 
Vol. I, 1605, 1824. 
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MISCELLANEOUS DEPARTMENTS 

AND EXPENDITURE UNDER THE 
MINISTRY OF FOOD AND AGRI-
CULTURE: 
Demands for Grants, 1955-56: 

Vol. II, 3176, 3177-3282, 
3287-3306, 3307-21, 3322. 

Demands for Grants on Account, 
11l55-56. 

Vol. I, 1605, 1613 . 

. Demands for Supplementary Grants, 
1954-55. 

Vol. I, '195, '197. 

lIISCELLANEOUS EXPENDITURE: 
Demands for Grants, 1955-56-Ral1-

ways. 1555, 1556-8lt 

Motion to reduce the Demand: 
Chitorgarh-Kotah Surve,.. 

Vol. I, 1533-34, 1556, 11l1l1l. 

IIlSCELLANEOUS EXPENDITURE 
UNDER THE MINISTRY OF EX-
TERNAL AFFAIRS: 

Demands for Grants, 1955-56. 
Vol. n, 3886-3994, 3996-

4004, 4005-21, 4022. 
Demands for Grants on Account, 

lIe-H. 
Vol. I, 1605, 1809. 

Demands for Supplementary Grants, 
11155-56. 

Vol. vm, 1534S-D6. 
Motion to reduce the Demand: 

Delay in settlement of just c1alma 
of repatriated Indian nationals. 

Vol. VIll, 15348-66. 
morts to settle claims with 

Chinese Government. 
Vol. VIII, 15348-58. 

IIISCBLLANEOUS EXPENDITURE 
UNDER THE l4lNISTRY OF 
BALTH: 
Demands for Grants, 1955-56. 

Vol. II, 3763-M. 1785-
3810, 8810-11. 

~ds for Grants on Account, 
IM-N. 

Vol. I, 180& 161t. 

MISCELLANEOUS EXPENDITUB& 
UNDER THE MINISTRY OF 
REHABILITATION: 
Demands for Grants, 1955-56. 

Vol. II. 3045, 3152, 3155-Tl. 
liT". 

Demands for Grants on Account,. 
1955-56. 

Vol. I, 1605, 1611. 

MISCELLANEOUS EXPENDITURE 
UNDER THE MINISTRY OF 
TRANSPORT: 
Demands for Grants, 11l55-56. 

Vol. III, 5525-26, 5528-Z&. 
Demands for Grants on Account,. 

1&55-58. 
Vol. I, 1605, 1821. 

MISCELLANEOUS EXPEND:rrtJRE; 
UNDER THE P.ARLIAlIEK'l"· 
SECRETARIAT: 
Demands for Grants, 1955-56. 

Vol. III, 5525-26, 5530. 
Demands for Grants on Account, 

191515-56. 
VoL I, 1605, 1625. 

JrlISHRA, PANDIT S. C.: 
Caste Distinctions Removal Bill 

(by Shri Dabhi): 
Motion to consider and amend-

ments to circulate and to refer 
to Select Committee. 

Vol. III, 5376-'8. 
Companies Bill: 

Motion to consicier as reported by 
Joint Committee. 

Vol. VI, 10416. 
Finance Bill, 1955: 

Motion to consider. 
Vol. III, 5608-11. 

Motion on Address by the President. 
Vol. 1, 25~, 101. 

Motion re Economic Policy. 
Vol. VIII, 1809O-f1. 

Motion re Report of States Recr-
,anisation Commission. 

Vol. X. 2741, 4091 ..... 8. 
Sea eustoms (Ame~dment) Bill: 

Motion to pus, as amende4. 
Vol. m, 8546--41, n ... 

~--------------- -------~--
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IIlSHRA. SHKI BIBHUTI: 

Code of CIvil Procedure (Amend-
ment) Bill: 
Motion to refer to Joint Com-

mittee. 
Vol. V, 9266, 9276, 9299-

11308. 

,Demands for Excess Grants, 1950-51 
and motions to reduce the De-
mands 

Vol. X, 24M-08, 2408. 

Demands for Grants, 1955-56: 
Agriculture. 

Vol. II, 3247-48, 32411--G3. 

Motion to reduce the Demand: 

Need of Co-operative Supply 
Board in every group of 
villages for credit facilities to 
cultivators. 

Vol. II, 3251. 

Forests. 
Vol. II,3250. 

Ministry of Food and Agriculture. 
Vol. II, 3246-53. 

Motion to reduce the Demand: 
Problem of agricultural prices 

vis-a-vis prices of industrial 
goods. 

Vol. II, 3248. 

Demands for Grants, 1955-56-Rail-
ways: 

Railway Board. 
Vol. I, 1411. 

Finance Bill, 1955: 

Motion to consider. 
Vol. III, 5578, 5579. 

.1lindu Marriage Bill <as passed by 
Rajya Sabha): 

Consideration of clauses. 
Vol. IV, 7540, 7545-49, 7558, 
7564, 7609, 7614, 7829-30, '7'117. 

7718, 7722, 772&, 7849, 7851-
53, 78113, 71104, .,.,.,-08. 

MISHRA, SHru BIBHUTI: eo"'d. 
Hindu Succession Bill: 

Motion to concur in the reeom-
mendation of Rajya Sabha to 
join the Joint Committee of the 
Houses. 

Vol. IV, 8027, 81M--e5. 
8211. 

Indian Tariff (Second Amendment) 
Bill: 
MotIon to consider. -

Vol. X, 21S3--3i. 

Indian Tariff (Third Amendment) 
Bill: 
Motion to consider. 

Vol. X, 21~5. 
Motion for Adjournment: 

Flood in Uttar Pradesh. 
Vol. V, 9912-13. 

Motion re Economic Policy. 
Vol. VIII, 15903, 16026,18080-
71, 16093, 16104, 16160, 16232. 

Motion re ftood control projects ia 
Second Five Year Plan. 

Vol. VIII, 15572, 15726. 

Motion re Report of States Reor-
eanisation Commission. 

Vol. X, 3098, 3102, 4104-07. 

Representation of the People 
(Amendment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. VIII, 14792, 14886-91. 

Representation of the People 
(Second Amendment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. VIII, 14886-91. 

University Grants Commission Bill: 
Motion to refer to Joint Com-

mittee . 
Vol. 1, 110. 

MISHRA, SHRI L. N.: 
Companies Bill: 

Motion to conaider as reported by 
Joint Committee. 

VoL V. 1000. 
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MISHRA, SHRI L. N.: contd. 
Demands for Supplementary Grants, 

1955-56 pertaining to the Ministry 
of External Affairs and motions to 
reduce the Demands. 

Vol. VllI, 15346. 
Vol. X, 2208. 

Indian Rqiatration (Amendment) 
Bill [Amendment of section 2 etc. 
btl Shri S. C. Samanta]: 
Motion to consider. 

Vol. X, 2948. 

Insurance (Amendment) Bill: 
Motion to consider. 

Vol. IX. 1609. 1617, 1618, 
1625. 

Leave of Absence granted to -. 
Vol. IV, 7243. 

Motion on Address by the President. 
Vol. I, 188-95. 259, 260. 262. 

Motion ,.e Economic Policy. 
Vol. VIII, 16029, 16124, 

16127. 

Motion ,.e lIood control projects in 
Second Five Year Plan. 

Vol. VIII, 15697-702. 
Kotlon 1'. Report of Statea Reorpni-

sation Commis.wo. 
Vol. X, 3044, 4447-50. 

Resolution 1'e state monopoly of 
foreign trade. 

Vol. VI. 11435--41. 
Workmen's Compensation (Amend-

ment) Bill [lneem.on of new sec-
tion 3A by Shrimati Renu Chak-
7'4va1'tty] : 
A/lotioD to consider. 

Vol. X, 2941. 

KISHRA., SHm LOKENATH: 
Bv,sl»_ of the House: 

Extenlion of Session. 
Vol. lV, 6861. 

OonJtit.dton (Fourth Amendment) 
Bill: 

Consideration of clauses. 
Vol. ill, 499u....-6003. 5016-17. 

a.era1 diMullion of *e ..away 
Budcet, 19SioofiI. 

Vol. I, 892. 

MISHRA, SHRI LOKENATH: contd. 

Hindu Marriage Bill (as passed by 
Rajya Sabhs): 
Motion to consider. 

Vol. IV, 6483, 6502-03, 6529, 
6530, 7395-99. 

Consideration of clauses. 
Vol. IV, 7715~ 

Hindu Succession Bill: 
Motion to concur in the recom-

mendation of Rajya Sabha to 
join the Joint Committee of the 
Houses. 

Vol. IV, 8137, 8196-8204. 

Motion re flood control projects in 
Second Five Year Plan. 

Vol. VIII. 15581-86, 15589, 
15608. 

Motion re Report of Press Commis-
sion. 

Vol. VI. 10724-32. 

Motion re Report of States 
Reorganisation Commission. 
Vol. X, 2582, 2634, 2732, 3084, 3102, 

3113, 3198, 3270-79, 3774, 3780, 
3781. 

Representation of the People· 
(Amendment) Bill: 

Motion to refer to Select Com-
mittee. 

Vol. VII, 14691-99. 

MISHRA, SHRI M. P.: 

Constitution (Fourth Amendment)' 
Bill: 

Motion to consider as reported by 
Joint Committee. 

Vol. III. 4864, 4884-89. 
Motion to pass, as amended_ 

Vol. III. 5123. 

Constitution (Eighth Amendment)· 
Bill: 

Consideration of clauses. 
Vol. X. J4.38_ 

Jlenwl4ll"'rG~, 19$.5..66: 
~ture. 

Vol. U, 3.278-77, 3218, UTt_ 
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MISHBA, smu M. P.: COAt'. 
Danande for Grmt8, 1165-58: ccmtd. 

Ministry of Food and Agriculture. 
Vol. II, 3213-79. 

Ministry of Home Affairs. 
Vol. III, 4593. 

Motion on Address by the Pre-
sident. 

Vol. I, 227, 234-42. 
Motion re Economic Policy. 

Vol. VIII, 15955-56, 16027-34. 
Motion re Report of Press Commis-

man. 
Vol. VI, 10717-24, 10895. 

Motion re Report of States Re-
organisation Commission. 

Vol. X, 2744, 2751, 2752, 3113, 
3523, 3524, 3525, 3526, 8527, 
3729, 3731, 3990-98, 4066. 

Representation of the People 
(Amendment) Bill: 
Motion to refer to Select Commit-

tee. 
Vol. VIII, 14851-58. 

Representation of the People 
(Second Amendment) Bill: 
Motion to refer to Select C_ommit-

tee. 
Vol. vm, 14851--58. 

BeIo1ution re PoUtioal Pmaiona. 
Vol. III, 4771-78, 4806, 4807, 4813, 

4814. 
Statement re Flood Situation in the 

COWltry. 
Vol. VIII, 14920. 

MISHRA, SHRI S. N.: 

Correction at answer to starred 
question No. 2282. 

Vol. IV, 65-37-38. 

MISRA, PANDIT LINGARAJ: 
Election of 

Board. 
to Central Silk 

Vol. III, 4828. 
Leave of absence to. 

Vol. VIll, 15674-75. 
~ ~ ~.qt S&a. Reor,a-

niaation CommJu" 
Vol. X, 3469-73 

MISRA, SRRI B. N.: 

Chartered Accountant. (Amerl.d-
DleQ.t) Bill (by Shri C. R. Nar.· 
simhan) 
14otionto consider and ADlfdld-

ment to circulate 
Vol. IV, 6945. 

Citizenship Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. IX, 1235 

Code of Criminal Procedure 
(Amendment) Bill: 
(Amendment of section 430: by 

Shri Raghunath Singh): 
Motion to consider. 

Vol. IV, 695l. 
Demands for Grants, 1955-56: 

Irrigation (Including Working Ex-
penses), Navigation, Embank-
ment and Drainage Works (Met 
from Revenue). 

Vol. III, 4S87 -88. 
Ministry of Irrigation and Power. 

Vol. III, 4382-88. 

Multipurpose River Schemes. 
Vol. 1II, 4383--87. 

Motion to reduce the Demand: 
Employment of highly-paid 

American experts in con-
nection with the Bhakra-
Nangal Project. 

Vol. III, 4383--85. 
Demands fOr Grants, 1955-56-Rail-

ways: 
Ordinary Working Expenses-

Administration. 
Vol. I, 1546, IG56. 

Motion to reduce the demand: 
Lack of provision in Ajmer 
Loco Shop for manufactu-
ring engines. 

Vol. I. 155S 
Hindu Marriage Bill: 

Consideration of clauses. 
Vol. lV, 7633, 7720, 7723, 7772-73. 

Motions N Reports .of CoiD)JQiaaioner 
,for ,Scheduled Castes and Sehe-
'dulalTrt_ for 1958 and 19M. 

Vol VII, 14068. 
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J4ISRA, SHRI B. N.: contd. 
Railway Stores (Unlawful Posaes-

sion) Bill, (as passed by Rajya 
Sabha): 
Motion to consider and amend-

ment to refer to Select Commit-
tee. 

Vol. I, 1845, 1846-47, 1851. 
Resolution re Political Pensions. 

Vol. III, 4813. 
MISRA, SHRI R. D.: 

Citizenship Bill: 
Consideration of clauses. 

Vol. IX, 1339-40, 1357-59, 
1382, 1481. 

·Code of Civil Procedure (Amend-
ment) Bill: 
Motion to refer to Joint Com-

mittee. 
Vol. V, 9188, 9273-94. 

-Constitution (Fourth Amendment) 
Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. III, 4947-54. 

Consideration of clauses. 
Vol. III, 5012-13, 5030, 5061, 

5089-90. 
'Hindu Marriage Bill (as passed by 

Rajya Sabha): 
Consideration of clauses. 

Vol. IV, 7782. 
. -Motion re Report of States Re-

organisation Commission. 
Vol. X, 4330-34. 

:Salaries and Allowances of Members 
of Parliament (Amendment) Bill: 
Considerution of clauses. 

Vol. II, 3372-76. 
.Spirituou: Preparations (Inter-State 

Trade and Commerce) Control 
Bill: 
Consideration of clauses. 

Vol. V, 9016-17, 9018-11. 
State Bank of India Bi:l: 

-

Motion to consider. 
Vol. IV, 8188·-95. 

Consideration of clauses. 
VoL IV, 7042, 7080-62. 7112-

11. 7120. 7127, 7130. 7131, 
71a, 7196-7200, 7212. 

MISSION(S). ABROAD: 
Demands for Supplementary G ...... 

1954-55: 
External Affairs: 

Motion to reduce the Demand: 
Policy behind decilion to 

open new missions in Indo-
China, Sudan and Spain. 
Vol. I, 763, 763-65, 768--8'1, 

T1S-7 •. 
MISSIONARY(IES) : 

Demands for Grants, 1955-56: 
Tribal Areas! 

Motion to reduce the Demand: 
Policy towards foreign--

working in Tribal Areas. 
Vol. II, 3994, 4009-11, 4020. 

MOHD. AKBAR, SAFI: 
Leave of absence to. 

Vol. V, 8948. 
Vol. VIII, 15674-76. 

Vol. X, 3137. 

MOHIUDDIN, SHRI: 

Committee on Private Members' 
Bills and Resolutions: 
Motion re Thirty-fifth Report 

Vol. VI, 11405. 

Companies Bill: 
Motion to consider as reported by 

Joint Committee. . 
Vol. V, 9887-93 . 
Vol. VI, 10303-04. 

Consideration of clauses. 
Vol. VII, 12884, 12885. 

Constitution (Fourth Amendment) 
Bill: 
Consideration of clauses. 

Vol. III, 5031. 
Demands for Grants, 1955-56: 

Grants-in-aid to States: 
Motion to reduce the Demand: 

Policy re grants to States. 
VoL III, 5290-91. 

Ministry of Commerce and Indus-
try: 
Motion to reduce the Demand: 

Import Export and Induftrial 
Pollq. 

Vol. m. 01& 
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1I0HIUDDIN, SHRI: contd. 

Demands for Grants, 1955-56: conteS. 
Ministry of Finance. _ 
. Vol. III, 5287-90. 

Demands for Supplementary Grants, 
1954-55: -
Ministry of Finance. 

Vol. X, 2244. 
Ministry of Labour_ 

Vol. II, 3007-1l. 
Durgah Khawaja Saheb Bill: 

Motion to consider. 
Vol. V, 9368-72. 

Consideration of clauses. 
Vol. V, 9398-99, 9400, 9409, 9·nO, 

9411, 9418, 9422, 9423, 9424-25, 
'426. 

Funeral Reforms Bill (by Shri 
Telkikar): 
Motion to circulate. 

Vol. VIII, 15961-112. 
General discussion of the General 

Budget, 1955-56. 
Vot:' iI: 2216, 2437-40, 2447-49. 

Hyderabad Export Duties (Valida-
tion) Bill: 
Motion to consider. 

Vol. IV, 6826-27. 

Indian Coinage (Amendment) Bill: 
Motion to consider_ 

Vol. V, 877'1, 8789. 

Industrial Disputes (Appellate Tri-
bunal) Amendment Bill: 
Motion to pass. 

Vol. V, 9794. 
Motion re Economic Policy. 

V~l .. VIII, 16077-81. 

Motion re Report of States Re-
organisation Commission. 

Vol. X, 2668, 3067-75. 

Sea Customs (Amendment) Bill: 
Motion to adjourn the debate. 

Vol. III, 4763. 

Securities Contracts (Regulation) 
Bill, 1954: 
Motion to refer to Joint Commit. 

tee. 
Vol. IX, 736-40. 

1 t • ,. 

106 L.S.D.-20 

MOHIUDDlN, SHRI: contd. 

State Bank of India Bill: 
Con~ideration of clauses. 

Vol. IV, 7042, 7052-53, 7118-19, 
7126. 

State Bank of India (Amendment) 
Bill: 
Motion to pass, as amended. 

Vol. V, 9459, 9460, 9481. 

MONETARY POLICY:' 

Presentation of the General Budget. 
1955-56: 
Monetary policy: 

Vol. I, 653. 

MONEY ORDER FORM(S): 

Demands for Grants, 1955-56: 

Indian Posts and Telegrapjw 
Department (Including Working 
Expenses): 

Motion to reduce the DemuId: 
Desirability of printing --, 

P.O. Savings Bank Pass 
Books and Telegraph 
message forms in regional 
languages. 
Vol. n, 3681, 3691, 3703, 

3760, 3761. 

Ministry of Communications: 
". t t 

Motion to.reduce the Demand: 
Introduction of Money Order 

and other forms in Hindi: 
Vol. II, 3638-39, 3655-56, 3657, 

3700, 1723, 3761. 

MORARKA, SHRI: 

Companies Bill: 

Motion to consider as reported by 
Joint Committee. 

Vol. V, 10083-88. 

Consideration Of clauses. 
Vol. VI, 11119-19, 112'11-77, 

11287, 11300, 11619-29, 11718, 
11868-81, 11954, 11956, 11~ 
12056, 12072--78, 12136, 12148. 

Vol. VII, 12317~26, 12480, 
12499-503, 1294\, 13023, 
13131-34. 
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MORARKA, SHRI: contd. 

Companies Bill: contd. 
Motion to· pass, ·as amended. 

Vol. VII, 13170, 13254-57. 

Motion to consider the amend-
ments made by Rajya Sabha. 

Vol. IX, 153. 

Demands 'fo~ Supplementary Grants, 
1955-56 pertaining \0 the Millist~ 
of Finance. 

Vol. X, 2228-29, 2232. 

Securities Contracts (Regulation) 
Bill, 1954: 
Motion to refer to Joint Commit-

tee. 
Vol. IX, 731-36. 

MORE, SHRI K. L.: 
~nce Bill, 1955: 

Motion to consider. 
Vol. In, 5614-18. 

Hiadu Marriage Bill (as passed by 
Rajya Sabha): 
Consideration of clauses. 

Vol. IV, 7493, 7557, 7717, 7718, 
7719, 7932. 

Motion re Economic Policy. 
Vol. VIll, 16152. 

Motion re Report of States Re-
organisation Commission. 

Vol. X; 4196-98. 

Prize Competitions Bill: 
Consideration ot· clauses. 

Vol.' VIII, 15295, 15298. 

Representation of the People 
(Amendment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. VII, 14758-63. 

aepresentation of. the People 
(Second Amendment) Bill: 
Motion to refer' to Select Com-

mittee. 
Vol. VII, 14758-63. 

Untouchability (Offences) Bill: 
Motion to consider as reported by 

the Joint Conunittee. 
Vol. IV, 6584-87. 

MORE, SHRI S. S.: 

Abducted Persons (Recovery and 
Restoration) Continuance Bill: 
Motion to consider. 

Vol. III, 10914, 10915. 

Appropriation (No.3) Bili: 
Consideration of clauses. 

Vol. VIII, 15490. 
Business of the House. 

Vol. IV, 8120, 8121. 

Allocation of time. 
Vol. IV, 6539, 7440. 

Vol. V, 8714. 

Motion re allocation of time order. 
Vol. V, 8424-25, 8428. 

Caste Distinctions Remoral Bill 
(by Shri Dabhi): 
Motion to consider. 

Vol. III, 5325-26, 5383. 

Amendments to circulate and te> 
refer to Select' Committee. 

Vol. III, 5383. 

Citizenship Bill: 

Motion to refer to Joint Commit-
.. tee: 

Amendment to circulate. 
Vol. V, 9467-68, 9505-09, 9570-

78. 9579, 9583, 9588, 9594, 
9596, 9612, 9634, 9636, 9646, 
9648, 9650, .9655, 9664, ~8t, 
9685, 9737, 9739, 9741, 8746. 

Motion . to consider as reported 
by Joint Committee. 

Vol. IX, 1068, 1069, 1070, 1203. 
1207, 1238-44, 1288. 

Code of Civil Procedure (Amend-
ment) Bill: 

Motion to refer to Joint Com-
mittee. 
Vol. V, 9129, 9134, 9137, 9148, 

9147, 9161. 9152, 9157, 9159-80, 
9162, 9169, 9175, 9176, 9177-
85, 9210, 9212, 9213, 9214, 9218, 
9217, 9221, 9224, 9226, 9227-28. 
9229, 9293, 9311, 9314, 9317. 
9318, 9329, 9337, 9846. 
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MORE, SHRI S. S.: contd. 

~ode of Criminal Procedure 
(Amendment) Bill: 
Motion to consider the amend-

ments made by Rajya Sabha. 
Vol. V, 8432, 8434-38, 8439, 

8440, 8844, 8447. 

Committee on Private Members' 
Bills and Resolutions: 
Motion re Nineteenth Report. 

Vol. I, 1115. 
Companies Bill: 

Motion to consider as reported by 
Joint Committee. 

Vol. V, 9863, 9869, 9870, 9899, 
9901, 9902-03, 10069-83, 10102, 
10127, 10132, 10135. 

Vol. VI, 10259, 10279, 10281, 
10303, 10317, 10393, 10394, 
10395, 10400. 

Consideration of clauses. 
Vol. VI, 10998-99, 11001, 11002, 

1lO05, 11012, 11020, 11057-58, 
11059, 11077, 11090, 11098, 
11099, 11109--15, 11123, 11125, 
11126, 11129, 11166-68, 11180, 
11181, 1118~ 11218-19, 1128~ 

11283, 11284, 11351, 11486, 
11488, ] 1523, 11525, 11527, 
11807, 11827, 11876, 11921, 
11923, 11944, 11946, 11953, 
1196!, 12058, 12061, 12114, 
12145, 12155, 12156, 12172, 
12173. 

Vol. VII, 12403, 12531, 12550, 
12816, 12817. 

Motion to pass, aR amended. 
Vol. VII, 1317P, 13181-90, 13247, 

13249, 13278, 13283. 

Constitution (Seventh Amendment) 
Bill: 
Motion to refer to Select Com-

mittee. 
Vol. IX, 830, 834-40, 866, 888, 

877, 885, 888. 

Constitution (Eighth Amendment) 
Bill: 

Consideration of clauses. 
Vol. X, 2434, 245~0. 

MORE, SHRI S. S.: contd. 
Delhi Joint Water and Sewa,. 

Board (Amendment) Bill: 
Motion to consider. 

Vol. V, 9116. 
Demands for Grants, 1955-56: 

Manipur: 
Motion to reduce the Demand: 

Setting up of a Legislative 
Assembly in Manipur with. 
in 1955. 

Vol. III, 4650, 4651, 465~ 
Ministry of Defence. 

Vol. II, 3478-88. 
Motion to reduce the Demand: 

Compulsory military training. 
Vol. II, 3484-85. 

Need for co-ordinating 
Defence socio-economic 
planning. 

Vol. II, 3485. 
Need to achieve self-suftl-

? ciency in"'War materials by 
reorganisation 01. ordnance 
faclorie.. 

Vol. II, 3482-84. 
Unsatisfactory budgeting. 

Vol. II, 3480. 
Ministry of Food and Agriculture: 

Motion to reduce the Demand: 
Inadequate measures to check 

the fall of agricultural 
prices. 

Vol. II, 3311, 3313, 3319, 3320. 
Demands for Supplementary Grants, 

1954-55: 
External Affairs: 

Motion to reduce the Demand: 
Necessity of continuinl or-

ganisation tor recovery of 
abducted women and chIld-
reno 

Vol. I, 770. 
Ministry of Commerce and Indus-

try: 
Motion to reduce the Demand: 

Creation of new posts for 
National Industrial Develop-
ment Corporation and 
development of small scale 
industries. 

Vol. I, 734·35, 736·3'7. 
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MORE, SHRI S. S.: contci. 

Demands for Supplementary Grants, 
1954-55: contci. 
Ministry of Commerce and 

Industry: contd. 
Motion to reduce the Demand: 

contd. 

Creation of Posts of Omcers 
in connection with National 
Industrial Development 
Corporation. 

Vol. I, 734-35, 736-37. 

Failure to effect savings by 
reorganisation of Foreign 
Trade Control Establish-
ments on recommendations 
of Special Reorganisation 
Unit. 

Vol. I, 735-36. 

Ministry of Defence: 

Motion to reduce the Demand: 
Creanon of additional posts. 

Vol. I, 758-~9. 

Demand for Supplementary Grant, 
195~-&8 pertaining to Ministry of 
Home Affairs and motions to 
reduce the Demand. 

Vol. VIII, 15449. 

Demands for Supplementary Grants, 
1955-56 pertaining to Ministry of 
Works, Housing and Supply and 
motions to reduce the Demands. 

Vol. VIII, 15442. 

Durgah Khwaja Saheb Bill: 
Consideration of clauses. 

Vol. V, 9417, 9423, 9425. 
Essential Commodities Bill: 

Consideration of clauses. 
Vol. II, 2833. 

General discussion of the Railway 
Budget, 1955-56. 

Vol. I, 846. 

Hindu Marriage Bill (as passed by 
Rajya Sabha): 

Motion to consider. 
Vol. IV, 6465, 6466-67, 6469, 6488, 

6493, 6503, 6524, 7389--81. 

----- -- -----
MORE, SHRI S. S.: ccmtcL 

Hindu Marriage Bill (as pasae4 .,. 
Rajya Sabha): contd. 
Consideration of clauses. 

Vol. IV, 7482, 7605, 7618, 761'1, 
7618, 7622, 7623, 7624, 76215, 
7628, 7640-44, 7645, 7652, 
7675, 7678-79, 7681, 7682, 7695, 
7751, 7792, 7861. 

Hindu Succession Bill: 
Motion to concur in the recom-

mendation of Rajya Sabha to 
join the Juint Committee of the 
Houses. 

Vol. IV, 8122, 8128. 
Vol. V, 8307, 8308, 8309, 8320, 832'1. 

Imports and Exports (Control) 
Amendment Bill (as passed by 
Rajya Sabha): 

Motion to consider. 
Vol. I, 809. 1191-1202, 1264, 1267. 

Indian Cattle Preservation Bill (by 
Seth Govind Das): 
Motion to consider. 

Vol. III, 4118. 
Indian Coinage (Amendment) Bill: 

Motion to consider. 
Vol. V, 8776, 8781, 8782, 8787, 

8791, 8838, 8839, 8840, 8642, 
8843, 8844. 

Amendments to circulate. 
Vol. V, 8838, 8839, 8840, 8842, 

8843, 8844. 
Consideration of clauses. 

Vol. V, 8850, 8853, 8856, 8M8-58. 
Indian Trade Unions (Amendment) 

Bill (Insertion of new section 15A: 
by Shri Nambiar): 
Motion to consider. 

Vol. I, 1161. 
Industrial and State financial Corpo-

ration's (Amendment) Bill: 
Motion to consider. 

Vol. V, 81S73. 
Motion to pass. 

Vol. V, 8762-66. 
Industrial Disputes (Banking Com· 

panies) Decision Bill: 
Motion to consider and amend· 

ment to circulate. 
Vol. VIII, 15145-47, 15177--32 

15195, 15196. 
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MORE, SHRI S. S.: contd. 
Insurance (Amendment) Bill: 

:Motion to consider. 
VoL I, 1530, 1547. 

Inter-State Water Disputes Bill: 
Motion to concur in the recom-

mendation of Rajya Sabha to 
join the Joint Committee. 
VoL VIII, 15761, 15782, 15783, 

15767, 15777, H1778. 
Kanipur (Courts) Bill: 

Motion to consider. 
Vol. IX, 918-19. 

Kotion on Address by the Presi-
dent. 
Vol. I, 164-e6, 2", 404, 422, 4315, 

436, 524. 
Kotion f"e Economic Policy. 

Vol. VIII, 15917, 18115-16, 1'118, 
16123, 16127-35. 

Motions f"e Reports of Commissioner 
for Scheduled Castes and Sche-
duled Tribes for 1953 and 1954. 

Vol. VII, 13888, 13889. 
Motion f"e Report of Press Commis-

sion. 
Vol. VI, 10697, 10728, 10788, 10811, 

10821, 10877. 

Motion f"e Report of States Re-
organisa' ion Commission. 
Vol. X, 2592, 2637-48, 2893, 2894. 

3581}, 3582, 3584, 3591, 3792. 

Motion f"e situation in Goa. 
Vol. V, 8506. 

Prize Competitions Bill: 
Motion to consider. 

Vol. VIII, 15239-41, 111278-81. 

Consideration of clauses. 
Vol. VIII, 15309, 15310. 

Representation of the People 
(Amendment) Bill: 
Motion to refer to Select Commit-

"i.ee , 
Vol vn, 14601, 14634, 14831, 

14645, 14648, 14649, 14651 
14677, 14690, 14755, 14760, 
14781. 

Vol. VIII, 14855, 15068, 15087, 
15087. 

MORE, SHRI S. S.: conte!. 
Representation of the People 

(Second Amendment) Bill: 
Motion to refer to Select Commit-

tee. 
Vol. VII, 

14645, 
14677, 
14761, 

14601, 1463" 14837. 
14648, 14649, 14851. 
14690, 147511, 14760, 

Reserve Bank of India (Amend-
ment) Bill: 
Motion to consider. 

Vol. IV, 6422, 6423, 6424, 642~ 
27. 

Consideration of clauses. 
Vol. IV, 6461. 

Resolution f"e appointment ot a Pq 
Commission. 

Vol. V, 1001 .. 1,. 
Resolution re Department of Welfare 

for Scheduled Castes and Sche-
duled Tribes. 

Vol. I, 463, 464, 466-67. 
Resolution re export duty on Il'ound-

nuts, groundnut oilcake, de-oiled 
eroundnut meal and decorticated 
cottonseed oil-cake etc. 

Vol. I, 69~702, 709-10, 717, 721. 

Salaries and Allowances ot Members 
of Parliament (Amendment) Bill: 
Motion to pus. 

Vol. n, 3388. 

Spirituous Preparation (Inter-State 
Trade and Commerce) Control 
Bill: 
Motion to consider. 

Vol. V, 8991~. 
Consideration of clauses. 

Vol. V, 9003, 9015, 9016, 9021. 
9027. 9028, 9034, 9037, 8038, 
9041-42, 9043. 

Motion to consider the amend-
ments made by Rajya Sabha ill 
the Bill. 

Vol. VIn, 115548. 
State Bank of India Bill: 

Motion to coDiider. 
Vol. IV, 8270, 8284, 8311, 6343-

50, 8397, 8398. 
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MORE, SHRI S. 5.: conte!. 
State Bank of India Bill: contd. 

ConlJideration of clauses. 
Vol. IV, 6978, 6984, 6988-89. 
7013-16, 7021, 7030, 7031, 
7049, 7072--74, 7095, 7096, 
7115-16, 7117, 7118, 7123, 7124, 
7129, 7159-60, 7161-62, 7169, 
7170, 7171, 7178, 7183, 7184-
88, 7201, 7203, 7206-07, 7208, 
7212, 7213, 7214, 7215. 

Motion to pass, as amended. 
Vol. IV, 7219, 7220, 7225, 7226, 

7232, 7234. 
State Bank of India (Amendment) 

Bill: 
Motion to consider. 

Vol. V, 9442, 9447, 9448, 9449. 
Suspension of a Member. 

Vol. VI, 11331 
University Grants Commission Bill: 

. Motion to refer to Joint CODI' 
mittee. 
Vol. I, 71, 79, 94, 97, 13~ 

I'; 537-47, 549, 561, 589, 595, 597. 
'Motion to consider as reported by 

Joint Committee. 
Vol. IX, 288, 311-17, 319-22. 

Untouchability (01fences) Bill: 
Motion to consider as reported by 
, the Joint Committee. 

Vol. IV, 6547, 6548-49, 6587-93. 
Consideration of clauses. 

Vol. IV, 6640-41, 6642-43, 6647, 
6648-49, 6651, 8653, 6661, 6669, 
6671, 6686. 

Working Journalists (Industrial 
Disputes) Bill (As passed by 
Rajya Sabha): 
Motion to consider. 

Vol. I, 1635, 1650. 
MOTlON(S): 

on Address by the President 
(Adopted). 
Vol. I, 147-274, 282-396, 400--37, 

506--34. 

re association' of Members of Rajya 
ISabna with Public Accounts Com-
mittee (adQP.ted). 

, .", Vol. IV, 6247. 

MOTION (8): contd. 

re Displaced Persons' Compensation 
and Rehabilitation Rules, 1955. 
(Adopted). 
Vol. VII, 13339-402, 1340~5, 

13639-885. 
re Economic Potic1l (Adopted). 

Vol. VIII, 15882-956, 16025-238. 
re Flood Control Projects in Second 

Five Year Plan (Adopted). 
Vol. VIII, 15553-610, 15679-so. 

15684-746. 
re international situation (Adopted). 

Vol. VII, 14193-376. 
re Reports of Commissioner for 

Scheduled Castes and Scheduled 
Tribes for 1953 and 1954. 
Vol. VII, 13885-906, 13907-14040, 

14063-130, 14132-92, 14381-
445. 

re Report of Press Commission. 
(Substitute motion adopted) . 
Vol. VI, 10532-83, 10643-776 

10782-902. 

re Report of States Reorganisation 
Commission. 
VoL X. 2515r-2692, 269r-283f" 

2838-2922, 2983--3134, 3139-; 
3308, 3314-3486, 3490--3668, 
3675-77, 3685-3898, 3907-4480. 

re situation in Goa. 
Vol. V, 8486-8562. 

re suspension of Rule 321 in its 
application to the Constitution 
(Ei~th Amendment> Bill (Adopt-
ed). 

Vol. IX, 1930---45. 
re termination of suspension of a 

Member. (Adopted). 
Vol. VI, 11466-72. 

re white paper on Gatt. (Adopted). 
Vol. VII, 14445-520, 14521-81. 

MOTION(S) FOR ADJOURNMENT: 
Alleged use of force by police on 

demonstrators in precincts of 
Parliament House. (Consent with-
held). 

Vol. V, 9083-85. 

Arrest of Dr. Lahia and others at 
Imphal. (Disallowed). 

Vol. III, 4957-51. 
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MOTION(S) FOR ADJOURNMENT: 
contd. 

Assault on President of Goan 
National Congress and others. 
( Disallowed) . 

Vol. III, 4691-92. 
Demonstrations against Portuguese 

atrocities (Disallowed). 
Vol. VI, 10367-72. 

Deportation of certain satyagrahts 
by Portuguese authorities. (Con-
sent withheld). 

Vol. IV, 6243-44, 7657-61. 
Elections in Andhra (Disallowed). 

Vol. I, 16-17, 23-31. 
Exodus of Bengali-speaking people 

from Goalpara (Disallowed). 
Vol. III, 5129-32. 

Floods in Uttar Pradesh (Con-
sent withheld). 

Vol. V, 8281-63. 
Inhuman torture by Portuguese 

Police. (Duallowed). 
Vol. V, 9081-83. 

Labour sltuation in Kanpur (Con-
sent withheld). 

Vol. IV, 7239-41, 7661-65. 
Mahabir Jute Mills Limited, Gorakh-

pur. (Disallowed). 
Vol. V, 8694-95. 

Policy of Government towards free-
dom movement in Goa. (Dis-
allowed). 

Vol. VI, 10141-49. 
Sales tax on inter-State trade. (Dis-

allowed) . 
Vol. III, 4557-61. 

Situation in Bombay. (Con-
sent withheld). 

Vol. IX, 139, 263-68. 
Situatiol\ in Ratachera in Agartala 

(Consent withheld). 
Vol. IX, 783-84, 1035-39 

Vol. X, 3677-85. 
Stoppage of work at Calcutta 

Port. (Consent withheld). 
Vol. II, 2199-2200. 

Strike in the Travancore Minerals 
concerns, Chavara (Disallow-
ed). 

Vol. V, 8419. 

MOTION (S) FOR ~OURNMENT: 
contd 

Takin~ over of. certain sugar mills 
(Consent withheld). 

. Vol. X. 3906. 
MOTOR TRANSPORT LABOUR BILL 

(BY SHRI A. K. GOPALAN): 
See under "Bill(s)", 

MOTOR VEHICLES ACTS ADMINIS-
TRAT~ON: 
Demands for Grants on Account, 

1955-56-Andhra. 
Vol. I, 1678, 1687-1733, 

1738, 1740. 

MOTOR VEHICLE BATTERY IN-
DUSTRY: 
Report (1955) of the Tariff Com-

mission on the continuance of 
protection to file -- and Gov-
ernment resolution thereon-Laid 
on the Table. 

VoL IX, 904-05. 

MOTOR VEHICLES (AMENDMENT) 
BILL [SUBSTITUTION OF SEC-
TION 65 ETC.: BY SHRI T. B. 
VITl'AL RAO): 
See under "Bill (s) ". 

MUCHAKI KOSA. SHRI: 

Leave of absence to. 
Vol. VIII, 15674-75. 

CHAUDHURI, MUHAMMED SHAF-' 
FEE: 
Demands for Grants, 1955-56: 

Defence Services, Et!ective-Army, 
Vol. n, 3475-78. 

Ministry of Defence. 
Vol. n, 3468-78. 

Insurance (Amendment) Bill: 
Motion to consider. 

Vol,. IX, 1572-

MUKERJEE, SHRI H. N.:-
Business of the House, 

Vol. VII. 12193-94, 13285-68, 
13267. 

Citizenship Bill: 
Motion to consider as reported by 

Joint Committee. ' 
Vol. IX, 1086-92, 
1157-64, 1206-07, 

1286, 1292-93. 



INDEX TO LOK SABRA DEBATES 
---_._.-._-------------------------
KUKERJEE, SHRI H. N.: contd.· 

Citizenship Bill: contd. 

Consideration ot clauses. 
Vol. IX, 1341, 13811-110, 

1427-31, 1475-78. 
Companies Bill: 

Consideration ot clauses. 
Vol. VI, 11871. 

Motion to pass, as amended. 
Vol. VII, 131110-201. 

Constitution (Fourth Amendment) 
Bill: 
Motion to reter to Joint Com-

mittee and amendment to cir-
culate. 

VoL II, 11175-17. 

Motion to pass, as amended. 
Vol. III, 5104-10. 

Constitution (Seventh Amendment) 
Bill: 
Motion to refer to Select Com-

mittee. 
Vol. IX, 868-71. 

Constitution (Eighth Amendment) 
Bill: 
Motion for leave to introduce. 

Vol. IX, 1751, 1761, 
1805-07. 

Demands tor Grants, 11155-56: 
External Mairs: 

Vol. II, 31112-27. 

Motion to reduce the Demand: 

Adoption of Panch ShUa as an 
international instrument for 
adhesion and ratification by 
States. 

Vol. II, 3912-14-

Continued refusal to allow 
Indians outside Portuguese 
territories to participate in 
movement for liberating part 
of our country occ.J.pied by 
Portugal. 

VoL II, 1920. 

Imperialist machinations ill 
Kiddle -.st. 

Tol. n, aI18-11. 
1195. 

MUKERJEE, SHRI H. N.: contd. 

Demands for Grants, 1955-56: como. 
External Affairs: contd. 

Motion to reduce the Demand: 
contd. 

Question of liberation of pan. 
of India under Portugue.e 
control. 

Vol. II, 3112). 

Recruitment of Indians in 
POndicherry French Anny. 

Vol. II, 3920-21, 3119i. 

Reported U.S. decision to use, 
if necessary, atomic an. 
nuclear weapons as conven-
tional weapons in Far East. 

Vol. II, 3915, 3916-17, 3998. 

SEA. TO plans and their impact 
on treedom and peace in 
Asia. 

Vol. II, 311 HI, 3981. 

Government collieries. 
Vol. III, 42M-a 

Ministry of Production 
Vol. III, 4278-81. 

Motion to reduce the DemaDd: 

Entrusting production of refln-
ed oil entirely to foreign 
intel·esb. 

Vol III, 4282. 

Policy in respect of oU refine-
ries. 

Vol. III, 4282-84. 

Other organisations under the Min-
istry of Production: 

Vol. III, 4280-81. 

Motion to reduce the Demand: 

Non-fulftlment of construction 
targets in Visakhapatnam 
ShIpyard under remodellinl 
plan of· th.. Frt"llch 8rm of 

naval experts. 
Vol. III, 4210. 

Salt. 
Vol. m, 42Ii. 

-----------=-----------
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MUK.ERJE.E. SHRI H. N.: ccmtd. 
Tribal Areas: 

Motion ~o reduce the Demand:' 
Insumcient provision for wel-

fare facilities in Tribal 
Areas. 

Vol II. .814. 
Demands for Grants. 1111i-Ii8-Rail-

ways: 
Railway Board: 

Motion to reduce the Demand: 
Continued declaration at 

p.ntire Chittaranjan town-
ship as prohibited area. 

V.I. 1, 1327. 
Discrimination against acco-

unts staif. ex-B. N. Railway 
regarding exemption from 
appearing in Appendix 11-
A examination. 

Vol. I. 1327. 
Failure of Railway Security 

Organisation and prevailing 
discontent of. Watch and 
Ward staft' on account of 
placinl over their head om-
cers from Government's 
Police and Intelligence Dp.-
partments. 

Vol. I. 1328. 
Need for electritlcation of 

Sealdah Division, Eastern 
Railway. 

Vol. I. 1327. 

Non-recognition of the only 
representative union of 
workers at Chittaranjan. 

Vol. 1, 1327. 
Overcrowding in Janta Ex-

press and other long dis-
tance trains. 

Vol. I, 1327. 
Question ot examining eft'ects 

of Railways and economy of 
India. 

Vol. I, 1328. 
Representation ot lowest 

grade clerks in ex-B. N. 
Railway Clearing Accounts 
Oftlce and Accounts Oftlces 
for right at promotion to 
next higher seale on seni-
ority grounds. 

VoL I, 1127. 

MUKERJEE, SHRI H. N.: ccmtd. 
Demands for Grants, 1955-56-

Railways: ccmtd. 
Railway Board: contct. 

Motion to reduce the Demand: 
ccmtct. 

Slow pace ot construction 01 
quarters and lerioua detect. 
in quarters built for Clul m 
and class IV employee.. 

Vol. I, ISa 
Strike situation in Kharacpur 

Workshops. 
Vol. I. 11 •• 

Finance Bill. 1955: 
Motion to consider. 

Vol. III, 5581. 
Motion to pass. as amended. 

Vol. IV. 8012-11. 
Gent'l'al discussion of the General 

Budget, 1955-56. 
Vol. n. 2657~7. 

General discussion of the Rail-
way Budget. 1955-56. 

VoL I, 1002-11. 
Half-an-hour discussion reo All 

India Council of Sports. 
Vol. VIII. 1551"-

Half-an-hour discussion re PoncU-
cherry Assembly. 

Vol. VII. 14040-44.. 
Half-an-hour discussion re rell'oup-

ing of Railways. 
Vol. VI, 11747-1" 

Hindu Marriage Bill (u passed by 
Rajya Sabha): 
Motion to pass. 

Vol. IV, 7988-7 •. 
Hindu Succession Bill: 

Motion to concur in the recom-
mendation of Rajya Sabhe to 
join the Joint Committee of the 
Houses. 

Vol. IV, 8185-78. 
Indian COinage (Amendment) Bill: 

Motion to consider and amend-
ments to circulate. 

Vol. V, 8828-35, 8839. 
Motion for Adjournment: 

Demonstrationl against Porta-
JUese atrocities. 

Vol. VI, 10181-70. 
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.MUKERJEE, SHRI H. N.: contd. 
Elections in Andhra. 

Vol. I, 30. 
Motion on Address by the President. 

Vol. I, 170-71, 173-88. 
Motions re Displaced Persons' Com-

pensation and Rehabilitation 
Rules, 1955. 

Vol. VII, 1351~2.5. 
Motion re flood control projects in 

Second Five Year Plan. 
Vol. VIII, 15709-15. 

Motion re international situation. 
Vol. VII, 14278-88. 

Motions re Reports of Commission-
er for Scheduled Castes and 
Scheduled Tribes for 1953 and 
1954. 

Vol. VII, 14076-87. 
Motion re Report of Press Commis-

sion. 
Vol. VI, 10538-39, 10652-67. 

Motion re Report of States Re-or-
ganisation Commission. 

Vol. X, 3932-43, 3983. 
. Motion re suspension of Rule 321 in 

its application to the Constitu-
tion (Eighth Amendment) Bill. 

VoL IX, 1931-32. 
Press and Registration of Books 

(Amendment) Bill: 
Motion to consider. 

Vol. IX. 25-28. 
Prize Competitions Bill: 

Motion)~9 consider. 
Vol. VIII, 15241-42. 

Resolution re appointment of a Pay 
Commission. 

Vol. V, 9995-10000. 
Resolution re appointment of com-

mission for development of Indian 
shipping. 

Vol. VII, 13077-35. 

Resolution re separation of Posts 
Bnd Telegraphs Finance. 

Vol. I. 1777-82. 
Sea Customs (Amendment) Bill: 

Motion to consider. 
Vol. I, 1935-39. 

State Bank of India Bill: 
Motion to consider. 

Vol. IV, 8136-48, 6160. 

MUKERJEE, SHRI H. N.: contci. 

State Bank of India Bill: contd. 
Consideration of clauses. 

Vol. IV, 7169, 7173-74, 
7176, 7213-14-

Statement on flood situation in 
Orissa-Laid on the Table. 

Vol. vn, 13408. 
Statement re accident at Hirakund 

Dam. 
Vol. VII, 13409. 

Statement re Goa situation. 
Vol. VI, 10253. 

University Grants Commission Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. IX, 272-84-

Consideration of clauses. 
VoL IX, 561-62-

Motion to pass, as amended. 
Vol. IX, 690-94. 

Working Journalists 
Disputes) Bill (as 
Rajya Sabha): 
Motion to consider . 

{Industrial 
passed by 

Vol. I, 1636-40. 

MUKNE, SHRI Y. M.: 
Finance Bill, 1955: 

Motion to consider. 
Vol. III, 5625-29. 

Motion re Report of States Re-or-
ganisation Commission. 

Vol. X, 4241--42. 

MULTIPURPOSE RIVER SCHEMES: 
Demands for Grants, 1955-56: 

Vol. III, 4321-22, 4323-59, 
4361-62, 4363-4416, 

4420-43, 4444. 
Motion to reduce the Demand: 

Alignment of right Bank Canal 
of Nandikonda Project. 

Vol. III, 4362, 4395-96, 4443. 
Employment of highly-paid 

American expert in connection 
with the Bhakra-Nangal Pro-
ject. 

Vol. III, 4361, 4383-85, 4443. 
Excavation of Kavali and Kanu-

pur Canals in AndhI:a. 
Vol. m, 4361, 4396-97, 4441. 
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MULTIPURPOSE RIVER SCHEMES: 

eontcl, 
Demands for Grants, 1955-56: 
c~ 

Motion to reduce the Dem!lnd: 
cemU. 
Failure to distribute the 

schemes in different parts of 
the country, especially in Tri-
pura and Manipur. 

Vol. III, 4362, 4443. 
Failure to take up Ganga Bar-

rag6 Project and resuscitate 
river and waterways in lower 
Bengal, especially in 24 Par-
ganas. 
Vol. III, 4352, 4353, 4362, 4443. 

Flood control methods. 
Vol. III, 4347, 4362, 4363-66, 

4371-73, 4443. 
Full compensation to affected 

villages in Tungabhadra Dam 
area if wall of Dam is raised 
to a higher level. 

Vol. III, 4361, 4443. 
Machinery to control and exe-

cute Nandikonda Project. 
Vol. nI, 4362, 4443. 

Policy re river valley schemes. 
Vpl III, 4362, 4443 

Somasila Project in Andhra. 
Vol. In, 4361, 4396, 4441. 

Demands for Grants on Account, 
1955-56: 

Vol. I, 1605, 1617-18. 
See also "Irrigation and Power". 

XUNISWAMY, SHRI N. R.: 
Business of the House: 

Allocation of time. 
Vol. VIII, 15683. 

Citizenship Bill: 
Motion to refer to .Toint Com-

mittee and amendment to cir-
culate. 

Vol. V, 972S-31. 
Consideration of clauses. 

Vol. IX, 1373, 1385, 1390-91. 
Constitution (Fourth Amendment) 

Bill: 
Consideration of clauses 

Vol. III, 5016, 5024. 
-----.---.-~ ... ,. --_._----

MUNISW AMY, SHRI N. R.: contd. 
Demands for Grants, 1955-56: 

Industries: 
Motion to reduce the Demand: 

Condition of cottage and 
small scale industries. 

Vol. nI, 5186--87. 
Ministry of Commerce and Ind\&&l-

try. 
Vol. III, 5183-86. 

Motion to reduce the Demand: 
Protection to workers in sboe-

making, tanning and rope-
making industries. 

Vol. III, 5183-86. 
Demands for Supplementary Grants, 

1955-56 pertaining to Ministry of 
Finance and motions to reduce the 
Demanda. 

Vol. VIII, 15374, 15391, 
15395-96, 15402. 

Demands for Supplementary Grants, 
1955-56 pertaining to the Ministry 
of External Affairs aud motions to 
reduce the Demand. 
Vol. VIII. 15348, 15452-53. 15355. 

Demand for Supplementary Grant, 
1955-56 pertaining to Ministry of 
Home Aftairs and motions to re-
duce the Demand. 

Vol. VIII. 15387-88. 
Demands for Supplementary Grants, 

1955-56 pertaining to Ministry of 
Works. Housing and supply and 
motions to reduce the Demands. 

Vol. VIII, 15403, 15404, 
15407, 15441. 

Hindu Succession Bill: 
Motion to concur in the recom-

mendation of Rajya Sabha to 
join the Joint Committee of the 
Houses. 

Vol. IV, 8176-81. 
Insurance (Amendment) Bill: 

Motion to consider. 
Vol. IX. 1523. 

Inter-State Water Disputes Bill: 
Motion to concur in the recom-

mend'ltion of Raiya Sabha to 
join the Joint Comm'ttee. 

Vol. VIII, 15759, 15771, 
15781 __ • 

-- -_._-_ .. -_.-
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MUNISWAMY, SHRI N. R.: contd. 
Motion ,.e economic policy. 

Vol. VIII. 16027. 18072. 
Motions ,.e Reports of Commissioner 

for Scheduled Castes and Sche-
duled Tribes for 1953 and 1954-

VoL VII. 14185-81. 

Motion ,.e Report of States Reorga-
nisation Commission. 

Vol. X. 2800. 3551. 
3964--72, 4073. 

Prevention of Disqualiftcation (Par-
liament and Part C States Lelia-
latures) Amendment Bill: 
Motion for leave to introduce. 

VoL IX, 1IM1. 
Motion to consider. 

Vol. IX, 1997, 2003-IM. 
flltate Bank of India Bill: 

Motion to consider. 
Vol IV, 6175-80. 

lIUNlSW AMY. SHRI V.: 
Hindu Marriage Bill (as paued by 

Rajya Sabba): 
Motion to consider. 

VoL IV, 'l341-49. 
Resolution re Regrouping of Rail-

ways. 

IlURSmDABAD: 

Calling Attention to Matter of 
Urgent Public Importance: 
Railway accident near __ . 

Vol. VI, 11475-77. 

MURTHY. SHRI B. S.: 
BWlinesa of the Houae: 

Andhra Budget. 
Vol. I, 1889. 

Citizenship Bill: 
Motion to consider as reported by 

Joint Committee. 
VoL IX. 1170, 12111-14, 1319. 

Consideration of clauses. 
VoL IX, 1_ 

Motie • to pass, as amended. 
VoL IX, 1~2 

MURTHY, SHRl B. S. : cORed. 

Code of Civil Procedure (Amead-
ment) Bill: 
Motion to refer to Joint C0m-

mittee. 
Vol. V, 0188, lUI.. 

Constitution (Fourth AmendJneDt) 
Bill: 
Motion to refer to Joint Com-

mittee and amendment to cir-
culate. 

Vol. n, 2093, :U3e-at. 
Delhi Joint Water and Sew .. 

Board (Amendment) Bill: 
Motion to consider. 

Vol. V. 9111, Ill&, 8121. 
Demands for Grants on AcecNll~ 

1955-M-Andhra: 
Industries Vol. I, 1721. 

Vol. I, 1722-
Labour Including J'actories. 
Vaterinary. 

Vol I, 1'r22. 

Demands for Supplementary Grants, 
1954-55-Andhra. 

Vol. I, 1'71~2I. 
Labour including factories. 

Vol. I, 172~ 
Land Revenue. 

YoL 1, 1708, 17IL 
Veterinary. 

Vol. 1, 1722. 

Durgah Khawaja Saheb Bill: 
Motion to consider. 

·Vol. V, SlS80. 
Consideration of clauses. 

Vol. V, 8403, MH-05. 
9409, 9414, 9415, M1e. 

General discussion at the Genera! 
Budget, 1955-58. 

Vol. n, 2814, 2701 __ . 
Hilldu Marriage Bill (as pasaed by 

Rajya Sabha): 
Motion to pass. 

Voi. rv. '1ItI. 
Hindu Suecession Bill: 

Motion to concur in the reeom-
mendation of Rajya Sabha to. 
join the Joint Cc . .'mmittee ofth.· 
BoWles. 

VoL 'V 1S2f-29, 8114, 
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MURTHY, SHRI B. S.: contd. 

Indian Coinage (Amendment) Bill: 
Consideration of clauses. 

Vol. V, 88150, 8867. 
Motion re economic policy. 

Vol. VIII, 16042, 16098-16102-
Kotions re Reports of Commissioner 

for Scheduled Castes and Sche-
duled Tribes for 1953 and 1954. 

Vol. VII, 14070-76, 
14140, 14142-

Motion re Report of Press Com-
mission. 

VoL VI, 10833, 10858. 
Motion re Report of States Reorga-

nisation Commission. 
Vol. X, 4279-85. 

Railway Stores (Unlawful Posses-
sion) Bill <as passed by Rajya 
Sabha): 
Motion to consider as reported by 

Select Committee. 
Vol. IX, 948. 

Representation of the People 
(Amendment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. VII, 14678, 14684, 14685, 

14703, 14705, 14725, 
14728, 14757. 

Representation of the People 
(Second Amendment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. VII, 14678, 14684, 14685, 

14703. 14705, 14725, 14728, 
14757. 

Spirituous Preparations (Inter-
State Trade and Commerce) 
Control Bill: 
Consideration of clauses. 

Vol. V, 9016, 9021. 
State Bank of India Bill: 

Motion to consider. 
Vol. IV. 6248. 

University Grants Commission Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. IX. 279. 

Working Journalists (Conditions of 
. Service) and Miscellaneous ProvI-
sions Bill (as passed by Rajya 
Sabha): 
Motion to consider. 

Vol. X. 2541. 

MUSIC: 

Demands for Grants, 1955-56: 

Ministry ot Information aDd 
Broadcasting: 
Motion to reduce the Demand: 

Broadcasting of film music. 
Vol. lU, 4066, 4068, 4O'l0. 

"18.'; aGO. 

MUSLIM DISPLACED PERSON(S): 

Demands for Grants, 1955-56: 
Expenditure on Displaced 

Persons: 

Motion to reduce the Demand: 
Expediting release of Houses 

and land of -- by givml 
these refugees priority ill 
allocation of accommodation 
and land. 
Vol. II, 310~9, 3118, 3171. 

MYSORE: 

Demands for Grants, 1955-58: 
Chief Inspector of Mines: 

Motion to reduce the Demand: 
Shelter and water facilities to 

labourers of Hatti-Gold 
Mines and Kolar Gold Mines 
in Hyderabad and Mysore 
States respectivel7. 
Vol. II, 2964-65, 297l, 3039. 

Demands for Grants, 1955-56-RaJ1-
ways: 
Construction of New Lines-Capi-

tal and Depreciation Reserve 
Fund: 
Motion to reduce the Demand: 

A new line to link Siruguppa 
in Mysore State with Kur-
noo) in Andhra State vja 
Adoni and Yemmiganur by 
broad gauge. 

Vol. I, 1473, 1582-83, 1591. 

MYSORE GOLD MINES REGULA-
TIONS, 1953: 

Notification making certain amend-
ments to the -- Laid on tU 

Table. 
Vol. VI, 11471. ---------.. __ .. __ .. -----_.-._-_._--
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NAGPUR: 
Demands for Grants, 1955-56-Rail-

ways: 

Construction of New Lines-
Capital and Depreciation Re-
serve Fund: 
Motion to reduce the Demand: 

Conversion of nalTOW gauge 
line between Parasia and 
-- into broad gauge. 

Vol. I, 1474, 1599. 

Statement re incident during Prime 
MJntstet's visit to-

Vol. I, 1928-29. 

NAINPUR DISTRICT: 

Demands for Gra!lt,. '955-56-Rail-
ways: 
Ordinary Working Expens~ 

Administration: 

Motion to reduee the Demand: 
Revision of non-matrie 

signallers of --, Eastern 
Railway. 

Vol. I, 1468, 1599. 

NAIR, SHRI C. K.: 
Abducted Persons (Recovery and 

Restoration) Continuance Bill: 
Motion to consider. 

Vol. VI, 10017. 

Constitution (Eighth Amendment) 
Bill: 
Motion for leave to introduce. 

Vol. IX, 1771, 1779, 1780-81. 

Delhi (Control of Building Ol'erat-
Ions) Bill: 
Motion to consider. 

VoL IX, 1881-36, 1886, 1887, 
1888, 1889-90. 

Consideration of clauses. 
"01. IJC, 1895, 1914, 1915. 

Delhi Joint Water and Sewage 
Board (Amendment) Bill: 
Motion to consider. 

Vol. V, 9U3-1f. 

NAIR, SHRI C K. : contd. 

Demands tOI Grant, 1955-56: 
Irrigation (including Workin, 

Expenses), Navigation, Embank-
ment and Drainage Works (met 
from Revenue). 

Vol. IV, 4a88-91. 
Ministry of Irrigation and Power. 

'Vol. nI, 1388-91. 

Milll!'try of Labour. 
Vol. II, 2942-41. 

Hindu Succession Bill: 
Motion to concur in the recom-

mendation of Rajya Sabha to 
join the Joint Committee of the 
Houses. 

Vol. IV, 8214. 

Industrial Disputes (Appellate Tri-
bunal) Amendment Bill: 
Motion to consider. 

Vol. V, 9755-58, 1761, 97S%. 
tndustrial Disputes (Banking Com-

panies) Decision Bill: 
Motion to consider and amend-

ment to circulate. 
Vol. VIII, 15146-a!!. 

Insurance (Amendment) Bill: 
Motion to consider. 

Vol. IJC, 1640-41. 
Motions re Displaced Persons' Oom-

pensation and Rehabilitation 
Rules, 1955. 

Vol. VII, 13544-48, 13820. 
Motion re Economic Policy. 

Vol. VIII, 1823S. 
Motion re Report of States Re-

organisation Commission. 
Vol. X, 2584, 2676, 2691, 3069, 3070, 

31411, 3602--07. 

Prevention of Disqualifleation 
(Parliament and Part C States 
Legislatures) Amendment Bill: 
Motion to consider. -

Vol. IX, 1111. 
Resolution re Appointment of • 

committee to examine Community 
Projects and National Extension 
Service schemes. 

Vot. IX, 2073, 2074, 2092. 
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NAIR, SHRI. N. SREEKANTAN: 
Citizenship Bill: 

Consideration of clauses. 
Vol. IV. 1338. '360-62. 

Companies Bill: 
Consideration of clauses. 

V~l. VII, 12604. 
Constitution (Seventh Amendment) 

Bill: 
Motion to refer to Select Com": 

mittee. 
Vol. IX, 831-32, 837. 

Delhi (Control of Building Operat-
ions) Bill: 
Motion to consider. 

Vol. IX, lR67. 
Demands for Grants, 1955-56: 

J4inistry of Information and 
Broadcastin,: 

Vol. III, 4067, 4081. 
Motion to reduce the Demand: 

Disapproval of policy regarding 
Broadcasting and Information. 

Vol. III, 4067. 
Disapproval of policy regard-

ing Film Censorship. 
Vol. nI, 4067. 

Ministry of Labour: 
Motion to reduce the Demand: 

Failure to implement e1!ec-
tively ~nimum Wages Act, 
Plantation Labour Act and 
other measures. 
Vol. II, 2919, 2920-26. 2967 

Labour policy of Govern-
Qlent. 

Vol. II, 2919-20. 2966. 
Indian Registration (Amendment' 

Bill [Amendment of section 2 
etc., btl Shri S. C. Samanta]: 
Motion to consider. ' 

Vol. X, 2958. 2960. 
Indus~rial Disputes (Banking Com-

panies) Decision Bill: 
Motion to consider. 

Vol. VIII, 15106, 15108, 15109, 
15131-39 l~lYO. 

Amendment to circulate. ' 
Vol .. VIII, 15109. 15131-39. ]5]95. 

ConSideration of clause:;. 
Vol. VIII, 15200, 15212-14. 

NAIR, SHRI N. SREEKANTAN: conte!. 
Motion re Report of States Re-

organisation Commission. 
Vol. X, 2578, 3228. !i548-- ':J. 

Representation of the People 
(Amendment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. VIII, 14981. 

Representation of the People 
(Second Amendment! Bill: 
Motion to refer to Select Com-

mittee. 
Vol. VlII, 14965. 

Workmen's Compensation (Amend-
ment) Bill [I7I8ertion of new sec-
tion 3A: by Shrimati Renu Cha1c-
ravaTttll] : 

Motion to I;.onsider. 
Vol. IX, 1133-36. 

Vol. X, 2941, 2942, 2944. 

NAMBIAR, SHRI: 

Business of the House: 
Allocation of time for ihe Work-

ing Journalists (Industrial Dls-
putes) Bill. 

Vol. I, 1304. 

Calling Attention to Matter of 
Urgent Public Importance: 
Report of Mr. J. D. Seaife re 

Hindustan Machine Tool Factory 
at J alahalli. 

Vol. VIII, 16021. 

Caste Distinctions Removal Bill 
(btl Shri Dabhi): 

Motion to consider and amend-
ments to circulate and to refer 
to Select Committee. 

Vol. III, 5335. 

Constitution (Fourth Amendment) 
Bill: 
Consideration of clauses. 

Vol. III, 5027, 5031. 
Demands for Grants, 1955-56: 

Defence Capital Outlay. 
Vol. 11, 3364. 

External Affairs. 
Vol. II, 393., 3_. 

-"--'" ------------
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llAMElIAR, SHRI : contd:---- ---- '--NAMBiAR, SHRI: contd:--
Demands for Grants, 1955-58: contd. Demands for Grants, 1955-56: contd, Extra-Departmental staff in 

Indian POlits and Telegraphs De- rural areas. 
partment (Including Work ins Vol. II, 3631. S". 
Expenses). Demands tor Grants, ID5S-56-Rail-
Vol. II, 3682, 3683, 3692 -3700, ways. 

3721. 3724-25. Vol. I, 1456, 1458, 1482. 147 •. 
Open Line Works-Development Motion to reduce the demand: 

I T . Fund. 
Constitution of Appe late rl- Vol. I, 1493, 1494.95, 1504. 

bunals at Circle and Central Motion to reduce the Demand: 
levels to dispOse of indivi- Pro"ision of a ~art and jutka 
dual appeal cases of staff. stand behind the refresh-

Vol. II, 3696-97, 3709. ment room at Mayaval'am 
Fiscal policy of P. Be T. De- Station on Southern Rail-

partment 
Vol. II, 3692-93, 3707, 3724-25. way. 

Vol. I, 14';8. Grant of medical concession 
to families of class IV staff. 

Vol. II, 3697, 3708. 
Grant ot postal holidays to 

employees or payment of 
compensation in lieu there-
of. 

Vol II, 3708. 
Increase in rate of pension to 

minimum of one's starting 
pay. 

Vol. II, 3709. 
Increase of pay scales of 

Posts and Telegraphs work-
ers, especially village Post 
Office workers. 

Vol. n, 3682, 3683, 3693. 
Modification of scheme of re-

organisation of R.M.S. Divi-
sion in consultation with 
All India R.M.S. Employeell' 
Union. 

Vol. II, 3893-94. 
Ne~d for appointment of a 

Parliamentary Committee to 
go into finances of P. Be T. 
Department. 

Vol. II, 3707. 
Reorganisation of R_M.S. 

Vol II, 3893-94. 
Working Conditions of Mall 

Stores and Mail guardll. 
Vol, II. 3'/07. 

Ministry of Communications. 
Vol. n, 3835, 3682, 3683, :lfl92-

3700, 3724·25. 
Motion to reduce the Demand: 

Disparity between emolu-
ments of Departmental and 

Provision of an overbridge at 
Golden Rock Railway 
Station for passenger, 10-
into Senthannirpuram-
Southern Railway 

Vol. L 14'1'. 
Remodelling of goods sheds at 

Tanjore and other Stations 
on Southern Railway. 

Vol. I, 1475. 15M. 
Ordinary Working Expenses-

Administration. 
Vol. I, 1493-94, 1495--98, 1500-

02. 
Motion to reduce the Demand: 

Collapse of a railway auxili-
ary water tank at Shoranur. 
Southern Railway on the 
19th February, 1955 killing 
a boy and injurins five 
other children in the rail-
way colony. 

Vol. I, 1488. 
Continuous keeping in the 

some posts of otftcers 
against whom serious aUeg-
ations of corruption and 
mal practices were report-
ed to the Corruption En-
quiry Committee on the 
Southern Railway. 

Vol. I, 1468, 1495-98. 
Dress for sweepers of the 

Railway Colonies on South-
ern Railway and for an 
sweepers of medical de-
partment on the Eastern 
Rallway. 

Vol. I, 1_. ----------_._-------------
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NAMBlAR, SHRI: contd. 
Demands for Grants, 1955-56-Rail-

ways: contd. 
Ordinary Working Expenses-

Administration: contd. 
Motion to reduce the Demand: 

contd. 
Heavy increase in house rent 

of Class III and Class IV 
staff and introduction of 
'additional conservancy 
charge of one per cent. on 
"the Southern Railway. 

Vol. I. 141f': 
Inclusion of loco sheds in the 

scope of the Factories Act 
Vol. I, 1467, 1497-98. 

Increase in working hours of 
gangmen working on ex-
B. N. Railway. 

Vol. I. 1469. 1501. 
lncreased anti-labour activit-

ies of the X-Branch of the 
Security Force on the Rail-
'Way •. 

Vol. I. 1467. 
'Need for restoration of public 

holidays to staft and work-
men on open lines. 

Vol. I. 1467. 
'Reduction in the supply of 

free food to stall-keepers. 
-carriers etc. in the depart-
mentally run railway ref-
reshment rooms of Southern 
Railway from the 1st March. 
1955. 

Vol. I. 1468. 
'Refusal by officers to receive 

deputation of workers and 
their collective represen-
tations in person and in 
writing. 

Vol. I. 1466. 1497. 
Refusal to restore concession 

enjoyed by railway workers 
going on duty after crossing 
Cauvery Bridge on the 
'Southern Railway who are 
not provided with quarters. 

Vol. I. 1466, 1496-97. 
llevision of non-matric 

signallers of Nanipur Dis-
·trld, 'Eastern Railway. 

Vol. I, 1461. 

385 L.S:D.-21 

NAMBIAR.SHRI: contd.· 
Demands for Grants, 1955-56-Rail-

ways: contd. 
Ordinary Working Expenses-

Administration: contd. 
Motion to reduce the Demand: 

contd. 
Threat of utilising the armed 

security force against labour 
and trade union activities. 

- Vol. I. 1467. 
Transfer of railwaymen. dil-

regarding educational 
facilities for children and 
their language difficulties. 

Vol. I. 1468. 1497. 
Ordinary Working Expenses-

Labour Welfare. 
Vol. I, 1494. 1502-01. 

Motion to reduce the Demand: 
Inadequacy of medical and 

health services made avail-
able to Railway staft. 

Vol. I. 1502. 
Inadequacy of medical faclU-

ties, health and welfare ser-
vices, education. canteen anel 
other amenities provided. 
for railwaymen. 

Vol. I. 14'71. 
!feed to restore free nn~cal 

aid rendered previously to 
dependants of railwaymen. 

Vol. I, 147!. 
Unsatisfactory working of the 

canteen in the Central 
Railway Workshop Golden 
Rock (S. Railway). 

Vol. I. 1471. 
Ordinary Working Expenses-

Miscellaneous Expenses: 
Motion to reduce the Dennand: 

Connpensaticn for injuries and 
deaths in accidents to 
passengers and Railway ser-
vants. 

Vol. I. 1471. 
Payment of full contribution 

to provident fund and gratu-
ities to all staff on retire-
nnent or termination of ser-
vice, without any cut for 
unsatisfactory service". 

Vol. I, I"n. 
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NAMBIAR, SHRI: contd. 
Demands for Grants, 1955-56-RaiJ-

ways: contd. 

Ordinary Working Expense8-
Operating Staff: 
Motion to reduce the Demand: 

Discrimination between 
matriculate and non-matri-
culate firemen and drivers 
with respect to fixation of 
pay. 

Vol. I, 1470. 
Inordinate delay in carrying 

goods and parcels ar j carry-
ing consignments to wrong 
destinations resulting in loss 
and hardship to businessmen 
and consumers. 

Vol. I, 1470. 

Need to stop the system of 
contract labour for tranship-
ment and loading and un-
loading work in goods and 
tranship yards. 

Vol. I. 1471. 

Treating Travelling Ticket 
Examiners as "Running 
Staff". 

Vol. I, 1471. 

Railway Board. 
Vol. I, 1107, 1108-13 1324, 1325, 

1326, 1328, 1329, 1331--37, 1355, 
1391, 1390;, 1398, 1404, 1410, 1434, 

1445, 1449, 1451. 
Motion to reduce the Demand: 

Ban on sale of Soviet and 
Chinese publications at 
Railway Station book-
stalls. 

Vol. I, 1329. 
Delay in Railway Board Office 

in disposal at representat-
ions on staff matters. 

Vol. I. ] 108-10, 1324. 
Discriminatory treatment to 

members and office bearers 
of Southern Railway Labour 
Union with respect to 
collecting union subscription 
from members during off-
duty hours. 

Vol. I, 1324. 

NAMBIAR, SHRI: contd. 
Demands tor Grants, 1955-56-Rail-

ways: contd. 
Railway Board: contd. 

Motion to reduce the Demand: 
contd. 
Desirability of taking over of 

Martin Light Railway sys-
tem of 240 miles uiz.,. 
Howrah-Amta Railway,. 
Howrah-Sheakhala Rail-
way; Arrah-Sasaram Rail-
way; Futwah-Islampur Rail-
way and Shahadra-Shaha-
ranpul' Railway. 

Vol. I, 1328. 
Effect of merger of half dear-

ness allowances with pay 
on house rent allowance of 
employees in class 'C' areas. 

Vol. I, 1332. 
Extension of scope of subject 

referred to the one-man Tri-
bunal by inclusion of (1) 
redistribution of scales 
according to the nature of 
work: (2) thorough revi-
sion of Disaipline and Appeal 
Rules; (3) grant of equal' 
pay tor equal work; (4) 
grant of full trade union 
rights; and (5) re-instate-
ment of all employees vic-
timised since 1949. 
Vol. I, 1111-111!. 1326, 1331-

33. 
Failure of Railway Security 

Organisation and prevailing 
discontent of Watch and 
Ward Staff on account of 
placing over their head 
officers from Government's 
Police and Intelligence De-
partments. 

Vol. I, 1333-34. 
Ordinary Working Expenses-

Repairs and Maintenance. 
Vol. I, 1494, 1498--1500. 

Motion to reduce the Demand: 
Inadequacy of artisans ana 

labourers in loco sheds and 
consequent denial of leave 
and off-days. 

Vol. 1,. 147&. ----------'-_ .. _- ---
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N AlIBIAR, SHRI: contd. 

~, . 
\ ~, 

Demands for Grants, 1955-56-Rail-
ways: contd. 
Ordinary working expenses-

Repairs and Maintenance: contel.. 
Motion to reduce the Demand: 

contd. 
Over looking of seniority in 

promotions of foremen in 
Machine shop, Saw mills, 
Engineering shop and Power 
House of the Central Work-
shop, Golden Rock. 

Vol. I, 1469. 
Punishment by increment-

cuts, reversions and trans-
fers awarded in the Dis-
trict Mechanical Engineers 
Office, Villupuram (Southern 
Railway). 

Vol. I, 1469. 
Refusal to confirm temporary 

promotions granted in the 
Central Workshop, Golden 
Rock. 

Vol. I, 1469. 
Threat of application "Acting 

allowance" Rules to tem-
porarily promoted artisans 
and workmen by cutting 
their emoluments on leave 
account on Southern Rail-
way. 

Vol. I, 1469. 
Guarantee of full emoluments 

to staft when found medical-
ly unfit for some class but 
fit for other classes. 

Vol. 1, 1328. 
Inadequate medical assistance 

to staff. 
Vol. I, 1326, 1332, 1410. 

Increase of T.B. among Rail-
waymen and inadequate 
provision for treatment. 

Vol. I, 1328. 
Merger of half dearness 

allowance with pay on the 
house Rent allowance of 
employees in class 'C' 
areas. 

Vol. I, 1329, 1332. 
Demands for Grants, 1955-56-Rail-

ways: contd. 

NAMBIAR, S'HRI: contd. 
Ordinary working expenses--

Repairs and Maintenance: contd. 
Motion to reduce the Demand: 

contd. 
Need to change the present 

Appeal Discipline and 
Rules. 

Vol. I, 1325, 1331. 
Need to give up the i2 hour-

a-day system of intennit-
tent duty for Railwaymen 
on lines. 

Vol. I, 1326. 

Need to give up the 12 hour-
allowance to staff in all 

. cities of one lakh population 
suh as Tanjore and Tuti-
corin (S. Railway) and Rai-
pur (E. Railway). 

Vol. I, 1328. 
Need to stop direct recruit-

ments to all promotion posts 
in class III and IV categor-
ies and giving departmental 
promotions. 

Vol. I, 1326, 1332. 
Question of examining effects 

of re-grouping on workiIlJ 
of Railways and economy of 
India. 

Vol. I, 1110. 
Recognition to Southern Rail-

way Labour Union. 
Vol. I, 1324. 

Reduction of gang-length to 
three miles to ensure better 
maintenance of track. 

Vol. I, 1328. 
Refusal of special passes and 

casual leave to delegates of 
General Council of National 
Federation of Indian RaiI-
waymen held in Delhi. 

Vol. I. 1324. 
Demands for Grants, 1955-56-Rail-

ways: contd. 
Ordinary working expenses--Re-

pairs and Maintenance: contd. 
Motion to reduce the Demands: 

contd. 
Reinstatement of all Pakistan-

opted employees. 
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NAMBIAR, SHRI: contd. 
Vol. I, 1325, 1333, 1397. 

Reinstatement of all staff dis-
chargee;!, suspended or com-
pulsorily kept on leave 
under Safeguarding of 
National Security Rules. 

Vol. I, 1324. 
Reinstatement of employees 

who opted originally for 
Pakistan. 

Vol. I, 1337, 1397. 
Routine promotions 10 

accounts clerks to next 
higher scale without in-
sisting on passing Appen-
dix II-A, Examination. 

Vol. I, 1329. 
Supply of duty-dress to all 

workers. 
Vol. I. 1328. 

Demands for Supplementary Grants, 
1954-55: 
Cabinet: 

Motion to reduce the Demand: 
Appointment of Cabinet Min-

ister and 5 Ministers of 
State. 

Vol. I, 788, 789. 

French Establishments in India: 
Motion to reduce tlie Demand: 

Additional expenditure follow-
ing de facto transfer. 

Vol. I, 778, 780. 
Other Capital Outlay of the 

Ministry of Communications: 
Motion to reduce the Demand: 

Cash compensation and pur-
r.hase of new aircraft. 

Vol. I, 792. 
Discussion re Railway transport 

situation. 
Vol. VlII, 15632-35. 

Funeral Reforms Bill (by Shri Tel-
kikar) : 
Motion to circulate. 

Vol. VIII, 15960, 151162, 15963, 
15964, 15972. 

General discussion of the Railway 
Budget. 1955-56. 
Vol. I. 832. 896. 897, 969-78, 1044, 

1053, 1055. 1056, 1099. 
Hindu Marriage Bill (a, pewee! bll 

Rait/a Sabha): 

NAMBIAR, SHRI: conte!. 
Demands for Grants, 1955-56-::-Rail-

ways: contd. 
Ordinary working expenses-Re-

pairs and Maintenance: contd. 
Motion to reduce the Demand: 

contd. 
Consideration of clauses. 

Vol. IV, 7888, 7892, 7908. 
Indian Trade Union (Amendment) 

Bill (Insertion of new Section 15A 
by Shri N ambiar) : 

Motion to consider. 
Vol. I, U49-63, 1166, 1167, 

1169. 
Leave of absence to. 

Vol. VIII, 15674-75. 
Motion for Adjournment: 

Elections in Andhra. 
VoL I, 26, 27, 28. 

Motion on Address by the Preli-
dent. 

Vol. I, 237. 258, 523. 
Motion re Report of States Re-

organisation Commission. 
VoL X. 4074. 

Presentation of Railway 
1955-56 .. 

Budget, 

Vol. I, fl. 
Prevention of Free, Forced, or Com-

pulsory Labour Bill (bll Shri D. 
C. Shanna): 

Motion to circulate. 
Vol. I, 1133. 

Railway Stores <Unlawful Possesl-
ion) Bill (as passed by Rahill 
Sabha) : 

Motion to consider. 
Vol. I, 1310-20. 

Resolution re collective bargaining 
by workers. 

Vol. I, 1815-18. 
Vo1. II, 3389-91, 3392. 

Resolution re river valley schemes. 
Vol. II, 3417. 

Resolution re Separation of Posts 
and Telegraphs finance. 

Vol. I, 1797. 1799. 1802. 1804. 
Working Journalists (Industrial Dis-

putes) Bill (as passed btl Ra;tll1 
Sabha) : 

Motion to consider. 
Vol. It 1835. 

Consideration of clauses. 
Vol. I, 1682. 1683-&1, 1865, 1888. 
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NANADAS, SHRI: 
Indian Tariff (Amendment) Bill: 

Motion to consider. 
Vol. V, 8469-71. 

Motion to pass. 
Vol. V, 8482. 

Insurance (Amendment) Bill: 
Motion' to consider. 

Vol. IX, 1656. 
Motions re Reports of Commis-

sioner for Scheduled Castes and 
. Scheduled Tribes for 1953 and 
1954. 
Vol. VII, 13964-65, 13994-14000. 

Untouchability (Offences) Bill: 
Motion to consider as reported by 

the Joint Committee. 
Vol. IV, 6620. 

Consideration of clauses. 
Vol. II, 6657-58, 5803-05, 6812. 

NANDA, SHRI: 
Calling Attention to Matter of 

Urgent Public Importance: 
. Allegations against working of 

the Kosi Project. 
Vol. VI, 7443-46. 

Canal water dispute between 
India and Pakistan. 

Vol. I, 1177-79. 
Floods in Orissa. 

Vol. VII, 1340~7. 
Demands for Grants, 1955-56: 

Capital Outlay on Multipurpose 
River Schemes. 

Vol. III, 4325-29, 
4434--36, 4437. 

Motion to reduce the Demand: 
Compensation for land taken 

for D.V.C. 
Vol. III, 4437. 

~~igation (including Working Ex-
. penses), Navigation, Embank-

ment and Drainage Works (met 
from Revenue). 

Vol. III, 4329, 4378. 
Ministry of Irrigation and Power. 

. Vol. III, 4324--33, 4335, 4424-40, 
4442. 

NANDA: SHRI; contd. 
Multipurpose River Schemes. 

Vol. III, 4324--33, 4378, 4424-34, 
4438-40, ." 4443. 

Demand for Supplementary Grant, 
1955-56 pertaining to the Minis-
try of Irrigation and Power and 
motions to reduce the Demand. 

Vol. X, 2274, 2277, 2279, 2280-90. 
Electricity Supply 

Bill: 
(Amendment) 

Motion for leave to introduce . 
Vol. VIII, 15230. 

Inter-State Water Disputes Bill: 
Motion to concur in the recom-

mendation of Rajya Sabha to 
join the Joint Committee. 

Vol. VIII, 15746-53, 15763, 
15764, 15768-69, 15784, 15803-

06. 
Report of Joint Committee-Laid 

on the Table. 
Vol. IX, 4. 

Motion for Adjournment: 
Floods in Uttar Pradesh. 

Vol. V, 8282-83, 9912, 9913. 

Motion re flood control projects in 
Second Five Year Plan. 

Vol. VIII, 15554-70, 15589. 
15610, 15688, 15690, 15695, 
15696, 15715, 15718, 15734-

46. 

River Boards Bill: 
Motion to concur in the recom-

mendation of Rajya Sabha to 
join ~he Joint Committee. 
Vol. VIII, 15865, 15866, 15874-

81, 15813--18, 15832. 
Report of Joint Committee-Laid' 

on the Table. 
Vol. IX, 4. 

Statement on flood situation in 
Orissa-Laid on the Table. 

Vol. VII, 13407, 13408. 
Statement re accident at Hirakud 

Dam. ~ 

Vol. VII, 13408-09. 
Statement re flood control measures 

---Laid on the Table. 
Vol. m. 4157, 
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NANDA, SHRI: contd. 
Statemcmt re floods in Uttar Pra-

desh. 
Vol. V, 9088-91. 

Statementrc flood situation in the 
country. 

Vol. VIII, 14919-20, 14921. 
Statement re flood situation-Laid 

on the Table. 
Vol. VI, 10373-76, 10377, 

Statement showing progress made 
on Centrally-financed multipur-
POSt' projects upto 31st August, 
1955-Laid on the Table. 

Vol. VIlI, 15227. 

NANDIKONDA PROJECT: 

Demands for Grants, 1955-56: 
Capital Outlay on Multipurpose 

River Schemes: 
Motion to reduce the Demand: 

Early commencement of --. 
Vol. III, 4362, 4395-96, f443. 

Ministry of Production: 
Motion to reduce the Demand: 

'Failure to set up a State-
owned cement factory for. 

Vol. III, 4208, 4232-33,4298, 
431 •• 

Multipurpose River Scheme&: 
Motion to reduce the Demand: 

Alignment at ri,ht bank canal 
of. 

Vol. III, 4395-98, 4382, 
4443. 

lIachinery to control and ex-
ecute. 

Vol. III, 4382, 4441, 

NARASIMHAN:, SHRI S. V. L.: 

Child Marriage Restraint (Amend-
ment) Bill (lnlet'ticm of nftll 
section 2A: btl Shri S. V. L. 
N Cl7'Grimham) : 

Motion for lean to introduce. 
Vol. IX, 2938-19, 

NARASIMHAM, SHRI S. V. L.: contfi. 

Demands for Grants: 1955-56: 
Multipurpose River Schemes: 

Motion to reduce the Demand: 
Machinery to control and 

execute Nandikonda Pro-
ject. 

Vol. III, 4362. 

Hindu Marriage (Amendment) Bill 
(Amendment of section 28: by 
Shri S. V. L. NaTClBimham): 

Motion for leave to introduce, 
Vol. X, 291'. 

Insurance (Amendment) Bill (In-
sertion. of new section 44A: bll 
Shri S. V. L. NaTClBimham): 

Motion for leave to introduce. 
Vol. X, 2939. 

Motion Te Report of States Reorga-
nisation Commission. 

Vol.. X, 4-184-88, 

Prize Competitions Bill: 
Motion to consider. 

Vol, VIII, 15245-48, 152tfS-•• 
Consideration of clauses. 

Vol. VIn, 15299, 15300, 151M-
31. 

NARASIMHAN, SHRI C. R.: 

Business of the House. 
Vol. IX, 1_. 

Ca1lin, Attention to Matter of 
Ur..,t Public Importance: 

C)'Clone in Madras. 
Vol. IX, 1921, 1930. 

Chartered Accountants (Amend-
meqt) Bill: 

Motion to consjder and amend-
ment to refer to Select Com-
mittee. 

Vol. VII, 13299-301, 13304. 
13313, 13317, 13818. 

Citizenship Bill: Consideration of clauses. 
Motion to refer to Joint Com- Vol. Vii, 13325-28, 13J27, 

mi-ttee and amendment to dr- 13328, 13332--35. 
culate. PresentatioD of petition. 

_____ ... __ .. _. ___ !~.I.:_V_._8_87_1_.,_._,. --.;. ________ ---.:V:..:O=l.~V1.I, 1111', 
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NARASIMHAN, SHRI C. R.: contd. NARASIMHAN, SHRI C. R.: conU. 
Cbartered Accountants (Amend-

ment) Bill (by Shri C. R. Nara-
simhan) : 

Motion to consider. 
Vol. IV, 6921-30, 

6934, 6936, 6941, 
6931, 6933, 

6942-44, 
6945, 6946. 

Amendment to circulate. 
Vol. IV, 6931, 6933, 6934, 6936, 

6941, 6942-44, 6945, 6946. 

Motion for leave to withdraw 
the Bill. 

Vol. IV, 6946. 

Citizenship Bill: 
Motion to refer to Joint Com-

mittee and amendment to cir-
culate. 

Vol. V, 9492-95, 9657, 9660. 
Consideration of clauses. 

Vol. IX, 1373, 1380, 1427. 

Constitution (Seventh Amend-
ment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. IX, 863-64. 

Demands for Grants, 1955-56: 
Ministry of Irrigation and Power. 

Vol. III, 4353-56. 

lIIultipurpose River Schemes. 
Vol. III, 4353-56. 

Demandii for Supplementary Grants, 
1955-58 pertaining to the Minis-
try of Natural Resources and 
Scientific Research and motions 
to reduce the Demands. 

Vo1. X, 2297-99. 

General discussion of the Rail-
way Budget, 1955-56. 

Vol. I, 984-67. 

Hindu Marriale Bill (as paased by 
.R4;lIa Sabha): 
Consideration of cl ....... 

Vol. IV, 7934. 

Indian Trade Unions (Amendment) 
Bill (lftftrdcm of 'la8UI aectioft 
15A: btl Shri NambiGr): 

:Motion to consider. 
Vol. I, 1170. 

MotIons re Report of Comrnission81' 
for Scheduled Castes and Schedul-
ed Tribes for 1953 and 1954. 

vor, VII, 14392, 1439~. -Motion re Report of States Re-
organisation Commission. 

Vol. X, 4334-30 

Representation of the Peop~ 

(Amendment) Bill: 
Motion to refer to Select Com-

mittee: 
Vol. VII, 14628, 14669-78, 

14724. 

Representation of the People 
(Second Amendment) Bill: 

Motion to refer to Select Com-
mittee. 

Vol. VII, 14628, 14669-78, 
14724-

Resolution re appointment of a 
Committee to examine Community 
Projects and National Extenaion 
Service schemes. 

Vol. IX, 2074. 
Sea Customs (Amendment) Bill: 

Consideration of clauses. 
Vol. m, 5497, 5811, 5513-15-

State Bank of India Bill: 
Motion to consider. 

Vol. IV, 6195-". 
Titles and Gifts from ForeilD ~tatea 

(Penalty for Acceptance) Bill., 
1958 (btl Shri C. R. Nararimhaft): 
Motion to consider. 

Vol. VI. 10584-94, 10595, 
10121-23. 

University Grants Commission Bill: 
Kotion to consider all reported by 

Joint Committee. 
Vol. lX, 392-85. 

WorkiDc Journalists (lndUitrial 
Disputes) Bill (as pawed btl RohJc 
Sabhcl): 

Consideration of clauHS. 
Vol. I, 111«15, 189 •. 

NASKAR, SHRI P. S.: 
Leave of absence to. 

Vol. X, 31M. 
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HATAWADKAR, SHRI: 

Motion re economic policy. 
Vol. VIII, 15912-13. 

NATESAN, SHRI: 

Companies Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. VI, 10522. 

General discussion of the Genera 1 
Budget, 1955-56. 

Vol. II, 2217, 2294-89. 
Leave of absence to. 

Vol. X, 3137. 
Motion re Report of Press Com-

mission. 
Vol. VI, 1667---M, 10716, 10855. 

Working Journalists (Industrial DIs-
putes) Bill (as pa.8Bed btl Ba;"a 
Sabha) : 
. ' Motion to consider. 

Vol. I, 1661. 

NATHANI, SHRI H. R.: 
Leave of absence to. 

Vol. VIII, 15674-75. 

NATHWANI, SHRI N. P.: 
Citizenship Bill: 

Motion to consider as reported by 
Joint Committee. 

Vol. IX, 1216-25, 1326. 
Consideration of clauses. 

Vo1. IX, 1339, 1366-67, 1373. 
Companies Bill: 

Motion to consider as reported by 
, Joint Committee. 

Vol. V, 10048---67. 
Consideration of clauses . 

. . Vol. VI, 1106~8, 11296, 
11301-02, 11339--42, 11396, 

.11.97, 11741, 11784-88, 
'11856-68, 1189., 11901, 
11902-03, 119M, 11906, 11907-
08, ·11913-14, 11916, 11917, 
11972, 11973, 11974, 11977, 

12109, 12110. 
C.onst1tution (Fourth Amendment) 

Bill: 
Motion to consider as reported 

by Joint Committee. 
; Vol. III, 4862, "71-77. 

NATHWANI. SHRI N. P.: contd. 

Motion re Report of States Reorga-
nisation Commission. 

Vol. X, 359~601.. 

Untouchability (Offences) Bill: 
Consideration of clauses. 

Vol. IV,. 6681,. 6703-05_ 

NATIONAL BUILDING AND DE-
VELOPMENT SERVICES: 

Presentation of the General Budget. 
1955~6: 

Expenditure on, 
VoL I, 864:-65.. 

NATIONAL CADET CORPS: 
Central Advisory Committee of: 

Motion re election to the Com-
mittee. 

Vol. I, 687-88 • 
Election of Pandit Shes Narayan 

Fot8dar to the Committee. 
VoL I, 1455. 

Election of Shri Cboithram 
Partabrai Gidwani to the Com-
mittee. 

Vol. I, 14M. 

NATIONAL EXTENTION SERVICE: 

President's Address: 
Community Development Pl'O-

jects and-. 
Vol. I. 7. 13-14. 

Resolution re Appointment of • 
Committee to examine Community 
Projects and -- seh.em:es. 

Vol. IX. 2056-M. 

NATIONAL FEDERATION OF 
INDIAN RAILWAYMEN: 

Demands for Grants: 1155-56-
Railways. 

Railway Board: 
Motion to reduce the Demand: 

Refusal of special passes and 
casual leave to delegates of 

Genenl CO\D1cil of--
heId in Delhi. 

VoL. I, lUI, 14K 



NINTH TO EI..EVENTH SESSIONS, 19~5 

NATIONAL INDUSTRIAL DE-
VELOPMENT CORPORATION: 

See "Industrial Development Cor-
poration, National". 

NATIONAL PLAN LOAN: 

Presentation of the General Budget, 
1955-56: 

Nationa) Plan Loan and small 
savings scheme. 

Vol. I, 668-70. 

NATIONAL RESEARCH DEVELOP-
14ENT CORPORATION: 

Demands for Grants, 1955-56: 

Ministry of Natural Resources 
and Scientific Research: 

Motion to reduce the Demand: 
Personnel and functions of. 

Vol. II, 3817-18, 3832, 
3856-57, 3871-72, 3~80. 

NATIONAL SMALL SCALE INDUS-
TRIES CORPORATION: 

Demands for Supplementary Grants, 
1954-55: 
Industries: 

Motion to reduce the Demand: 
Functions of --. 

Vol. I, 747, 748-53, 754-58. 

National Small Industries Cor-
poration. 
Vol. I, 747, 748-53, 754r-56. 

NATIONAL VOLUNTEER FORCE 
BILL: 

See "Bill(s)". 

NATIONALISATION: 

Demands for Grants, 1955-56: 
Government Collieries: 

Motion to reduce the Dema"e: 
Failure to nationalise coal 

mines. 
Vol. nI, 4206, 4233, 4246, 

4318, 4319. 

NATURAL RESOURCES AND 
SCIENTIFIC RESEARCH, MINIS-
TRY OF: 

Demands for Grants, 1955-56: 
Vol, II, 3811, 3813-80. 

Motion to reduce the Demand: 

Agreements with SVOC and 
BOC for oil exploration. 

Vol. II, 3815-16, 3820, 3831. 
3875, 3877-78, 3880. 

Application of research results. 
,Vol. II, 3818, 3830-31, 3832. 

3845, 3862, 3860. 

Contribution of Industry to-
wards research expenditure. 

Vol. II, 3814-15, 3816-18. 
3832, 3886. 

Delay in disposal of appeals 
UDder Mineral Concessions 
Rules. 

Vol. U, 3831, 3838-40. 
3880. 

Oil exploration policy in res-
pect of West Bengal, parti-
cularly in the Dlstricts of 
Midnapur, 24 Parganas and 
Hoogly. 

Vol. II, 3815-16, 3832, 3874-
75, 3880. 

Personnel and functions of 
National Research Develop-
ment Corporation. 

Vol. II, 3817-18, 3832, 3856-
57, 3871-72, 3880. 

Prospecting of oil by American 
and British concerns in West 
Bengal and other places. 

Vol. II, 3816, 3831, 3675, 
3880. 

Revision of mineral policy. 
Vol. II, 3831, 3834-36, 3836-

38, 3845-46, 3880. 

Demands for Grants on Account, 
1955-56: 

Vol. I, 1608, 1619 .. 
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NATURAL RESOURCES AND SCIEN-
TIFIC RESEARCH, MINISTRY OF: 
contd. 
Demands for Supplementary Grants, 

1955-56: 
Vol. X, 2293-2329. 

Motion to reduce the Demand: 
Need for employment of ex-

NAVY: 

perts and their qualifications. 
Vol. X, 2300-2\). 

Present situation of oil and 
oil resources in the country. 

Vol. X, 2309--·29. 

Demands for Grants, 1955-56: 
Ministry of Defence: 

Motion to reduce the Demand: 
Expansion of Naval Defence 

by co-ordination with ship-
building, harbour-develop-
ment and other civilian 
activities. 

Vol. II, 3336, 3356, 3"-49, 
3459, 3617. 

Modernisation of Defence 
Forces. 

Vol. II, 3338--43, 33-62, 
33&2, 3362-63, 3448, 
3458-59, 3487, 3493, 
3532-33, 3555, 3584-85, 

3698-3800, 3817. 
Representation of Scheduled 

Castes in Army, Navy and 
Air Force. 

Vol. II, 3«7, 3567, 3&17. 
Use of Defence Forces for 

socio-economic reconstruc-
tion ot country. 

Vol. II, 3410, 3491, 3515, 
3813 .. 14, 301'1. 

"liAYAR, SHRI V. P.: 
Appropriation (No.2) Bill: 

Motion to consider. 
Vol. 1II, 5551. 

Chartered Accountants (Amend-
ment) Bill: 

Motion to consider and ameDd-
ment to refer to Select CORi-
mittee. 

Vol. VII, 13296, 13297, lIS2IS, 
13300, 13308--12, 13322. 

NAYAR, SHRI V. P.: contd. 
Consideration of clauses. 

Vol. VII, 13327, 13331. 
Citizenship Bill: 

Motion to refer to Joint Com-
mittee and amendment to cir-
culate. 

Vol. V, 9494, 9495. 
Companies Bill: 

Motion to consider as reported by 
Joint Committee. 

Vol. V, 9837, 9848-72, 1:1906, 
10072, 10119, 

Vol. VI, 10491, 10492. 
Consideration of clauses. 

Vol. VI, 11243, 11248. 
Vol. VII, 12828-39, 12848, 
12849, 12850, 12852, 12854, 

12855, 12858, 12857-58. 
Discussion re Railway transport 

situation. 
Vol. VIIl, 15631. 

Drugs (Amendment) Bill (as pcused 
bJl .RahlCl SClbhCl): 

Motion to consider. 
Vol. I, 606. 

Finance Bill, 1955: 
Motion to consider. 

Vol. Ill, 5709. 
Consideration ot clauses. 

Vol. In. 3814. 
Half-an-hour discussion re All 

India Council of Sports. 
Vol. VIn. 15516-24, 1552.8, 

15527-2&, 15530. 
Imports aDd Exports (Control) 

Amendment Bill (lIB pcu.ed bW 
RCI;UCI 8Ilbha): 

Motion to consider. 
Vol. I, 121'1, 1219--30, 12:55, 

1288, 1284. 
Motion to pass. 

Vol. I, 1282-84. 

Industrial Disputes (Banking 
panies) Deeision Bill: 

Motion to consider. 
Vol. VIII, 15105, 111109, 

15162-72, 

Com-

15136, 
lines. 

Amendment to circulate 
Vol. VIII, 15136, 1516~72, 15195. 

Consideration of clauses. 
Vol. VIII, 15198-99, lU00-05, 

15212, 11214. 
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NAYAR, SHRI V. P.: contd. 

Inter-State Water Disputes Bill: 
Motion to concur in the recom-

mendation of Rajya Sabha to 
join the Joint Committee. 

Vol. VIII, 15765, 15767-69, 
15793. 

Motion for Adjournment: 
Elections in Andhra. 

Vol. I, 26. 

Motion re economic policy. 
Vol. VIII, 15910, 15911. 

Prevention of Corruption (Amend-
ment) Bill: 
Motion to consider. 

Vol. IX, 171-85, 189, 191, 192, 
215, 217, 219, 223, 224, 228, 

230. 

Consideration of clauses. 
Vol. IX, 233-34, 236, 287, 23&, 

239. 

Motion to pass as amended. 
Vo. IX, 248, 247. 

Railway Stores (Unlawful Possess-
ion) Bill (as passed by Rawa 
Sabba): 
Motion to consider as reported 

by Select Committee. 
Vol. IX, 97(. 

Resolution re appointment of com-
mission for development of Indian 
shippin,. 

Vol. VIII, 15007. 

.Resolution re State monopoly or 
loreian trade. 
Vol. VI, 11416, 11426, 11430, 11434, 

11451-58. 
Vol. vn, 13043. 

Securities Contracts (Re,ulation) 
Bin, 19M: 

Motion to refer to Joint Com-
mittee. 
Vol. IX, 706, 717-31, 733,735, 

7S8, 742-43, 744 745 748 , , ' 
747, 748. 

NAYAR, SHRI V. P.: contd. 
State Bank of India Bill: 

Motion to consider. 
Vol. IV, 6120, 6212, 6217, 628i. 

Consideration of clauses. 
Vol IV, 6995, 7004-006, 7021, 

7076, 7097, 7103, 7119, 7121. 
7124, 7127-28, 7151, 7177, 7l82. 

7184, 7191--93, 7212,. 7213. 
University Grants Commission Bill: 

Motion to consider as reported by 
Joint Committee. 

Vol. IX, 444, 446, 468. 
Consideration of clauses. 

Vol. IX, 477, 478-84, 493, 494, 
495, 49'7-5Q1, 507, 530, 534, 
535, 536-37, 538, 548 558-
51, 556-58, fi76--79, 584, 
585, 671. 676, 680, 681, 683, 

686· 

NEGOTIABLE INSTRUMENTS 
(AMENDMENT) BILL ~AS 
PASSED BY RAJYA SABHA): 

See under "Bill(II)". 
NEHRU, SHRI JAWAHARl.AL: 

Busineu of the House: 
Extension of session. 

Vol. IV. 8856-57, 6~8, 6860, 
6862, 6883. 

Calling Attention to Matter(s) of 
Urgent Public Importance: 

Casualtie!l inflicted by Indian 
soldiers on hostile tribesmen in 
N.E.F.A. 

Vol. VIII, 15848-50. 
Report of Mr. J. D. Scaife n 

1Iindustan Machine Tool Factory 
at Jalahalli. 

Vol. VlII, 18020-21. 
Citizenship Bill: 

Motion to consider as reported by 
Joint Committee. 

Vol. IX. 1284-14. 
Consideration of clauses. 

Vol. IX, 1359-80. 
COlUltitution (Fourth Amendment) 

Bill: 
Motion to refer to Joint Com-

mittee. 
Vol. II. 1943-57, 1969 ~22 

Amendment to circulate. ' . 
Vol. II, lIMIII, 2022, 2177--83. 
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NEHRU, 
cantd. 

SHRI JAWAHARLAL: 

Presentation of report of Joint 
Comrr..ittee. 

Vol. 11, 4005. 
Motion to consider as reported by 

Joint Committee. 
Vol. III, 4830-46, 4890. 

Motion to pass, as amended. 
Vol. III, 5114-24. 

Constitution (Eighth Amendment) 
Bill: 
Motion to consider. 

Vol. X, 2258, 2260, 2261, 2263. 
Death of King Tribhuvan. 

Vol. II, 1941-43. 
Death of Shri Chinaria. 

Vol. IV, 8279-80. 
Demands for Grants, 1955-56: 

Defence Capital Outlay. 
Vol. II 3361-62. 

Defence Services, Eff~ct:ve·Air 
Force. 

Vol. 11, 3360-67. 
Defence 

Army. 
Services, Effective-

Vol. II, 3360~7. 
Defence Services, Effective-Navy. 

Vol. II, 3360-67. 
Defence Services, Non-Effective 

Charges. 
Vol. II, 3360-67. 

. External Affairs. 
Vol. II, 3887-3912, 3990, 4005-

20. 
Motion to reduce the Demand: 

Adoption of Panch Shila as an 
internadonal instrument for 
adhesion and ratiflcation by 
States. 

Vol. II, 3901-02, 4012-13. 
Policy of dynamic neutrality 

·Ieading to world peace. 
Vol. II, 3893-94, 3899-3900. 

CQuestion of liberation of parts 
of India under Portuguese 
control. 

Vol. II, 3905-07. 
SEATO plans and their Im-

pact on freedom and peace 
In Asia. 

Vol. II, 8891-92. 

NEHRU, SHRI JAWAHARLAL: 
cantd. 
Demands for Grants, 1955-56: contd. 

Ministry of Defence. 
Vol. II, 3360-67, 3383. 

Motion to reduce the Demand~ 
Modernisation of Defence 

Forces. 
Vol. II. 3362-63. 

Need for greater emphasis 011 
Defence Science Organisa-
tion. 

Vol. II, 3363-64_ 
Need to achieve self-sufficien-

cy in war materials by re-
organisation of Ordnance 
Factories. 

Vol. II, 3366-67. 
Tribal 

Vol. II, 4013-15. 
Motion to reduce the Demand: 

Policy towards foreign mis-
sionaries working in Tribal 
Areas. 

Val. 11,4009-11. 
Demands for ~upplementary Grants .. 

1954-55: 
External Affairs: 

Motion to reduce the Demand: 
Appointment of persons to 

legislations. 
Vol. 1, 771-73 . 

Necessity of continuing or-
ganisation for recovery of 
abducted women and. 
children. 

Vot 1, 770-71. 
Policy behind decision to 

open new missions in 
Indo-China, Sudan and 
Spain. 

Va]. I, 773-76. 
Demands for Supplementary Grants, 

1954-55: 
Ministry of Defence: 

Motion to reduce the Demand: 
Creation of additionjll post,. 

Vol. I, 760-62'. 
Miscellaneous Expendihlre under 

the Ministry of External Affairs 
and motions to reduce the De-
mand. 

Vol. vm, 15353-18. 
-- . __ .-._------------------
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NE;HRU, 
ccmtd. 

SHRI JAW AHARLAL: 

Hindu Marriage Bill (as passed by 
Rajya Sabha): 

Motion to pass. 
Vol. IV, 7954-68. 

Indian Cattle Preservation Bill (by 
Seth Govind Das): 
1t4otion to consider. 

Vol. III, 4147, 4148-52. 
Indian Coinage (Amendment) Bill: 

Motion to consider and amend-
ments to circulate. 

Vol. V, 8820-26. 
Consideration of clauses. 

Vol. V, 8856-57, 8851\. 8860. 

Indian Converts (Regulation and 
Registration) Bill (by Shn 
Jethalal Joshi): 
Motion to consider. 

Vol. IX, 1110-14. 
Inter-State Water Disputes Bill: 

Motion to concur in the recom-
mendation of Raj)". Sabha to 
join the Joint Committee. 

Vol. VIII, 15772, 15778. 
),fotion(s) for Adjournment: 

Demonstrations against Portuguese 
abrocities. 

Vol. VI, 10371. 
Deportation of certain Satyagrahis 

by Portuguese. authorIties. 
Vol. IV, 7657-61. 

Elections in Andhra. 
Vol. I, 16, 17. 

Policy of Government towards 
freedom movement ill Goa. 

Vol. VI, 1014:3 4a, 10149. 
Motion on Address by the Presi-

dent. 
Vol. I, 506-27. 

Motion re intemation situation. 
Vol. VII, 14193-214, 14217, 14345-

72. 
Motion re Report of States Re-

organisation Commission. 
Vol. X, 3493-3514. 

Motion re situation in Goa. 
Vol. V, 8487, 8548--82. 

NEHRU, 
contd. 

SHRI JAWAHARLAL: 

Salaries and Allowances of Mem-
bers of Parliament (Amendment) 
Bill: 
Consideration of clauses. 

Vol. II, 3382-83. 
Statement on Goa. 

Vol. VI, 10377-78. 
Statement re alleged 

of a satyagrahi by 
Police. 

ill-treatment 
Portuguese 

Vol. V, 9197-Da. 
Statement re Asian-African Con 

ference held at Bandung. 
Vol. IV, 6962-74. 

Statement re crash of Air Indian 
International constellation ill 
South China Sea. 

. Vol. V, 9085-81. 
Statement re Goa. 

Vol. VIII, 16023, 180M. 
Statement re Goa situation. 

Vol. V, 8289-". 
Vol. VI, 10249-12. 

Statement re incident during Prime 
Minister's visit to Nagpur. 

Vol. J, 1928-21. 
Statement re joint Statement by U. 

S. Secretary of State and Foreicn 
Minister of Portugal. 

Vol. IX, 1282-83. 
Statement re North East Frontier 

Agency. 
Vol. VI, 10378-Y. 

Suspension of a Member 
Vol. VI, 1133i. 

NEHRU, SHRIMATI SHIVRAJVATI~ 

Abducted Persons (Recovery Ilnd 
Restoration) Continuance Bill: 
Motion to consider. 

Vol. VI, 10955-57. 

Abolition of Whipping Bill' (a. 
passed by Rajya Sabha): 
Motion to consider. 

Vol. IX, 795-D'. 
Advanced Age Marriage Restraint 

Bill (by Shri D. C. Sharma): 
Motion to consider. 

Vol. VI, 12022-28. -------------------------
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NEHRU, SHRIMATI SHIVRAJVATI: 
ccmtd. 

" 

Companies Bill: 
Consideration of clauses. 

Vol. VII, 12492. 
Delhi (Control of Building Operat-

ions) Bill: 
Consideration of clauses. 

Vol. IX, 1904-05, 1907, 1909. 
Demands for Grants, 1955-56: 

Broadcasting. 
Vol. III, 4040-41. 

Motion to reduce the Demand: 
Policy regarding selection of 

Members for Programme 
Advisory Committee. 

Ministry of Infonnatioll and 
Broadcasting: 
Motion to reduce the Demand: 

Disapproval of Policy regard-
ing broadcasting and infor-
mation. 

Vol. III, 4038--41. 
Disapproval' of Policy regard-

ing fUm censorship. 
Vol. III, 4041--44. 

JIIindu Marriage Bill (as passed by 
Rajya Babah): 

1I0tion to consider. 
Vol. IV, 6894-6904. 

Consideration of clauses. 
Vol. IV, 7510-12, 7735, 7895-97. 

1I0tion to pass. 
Vol. IV, 799]-94. 

Hindu Succesl>ion Bill: 
Motion to concur in the recom-

mendation of Rajya Sabha to 
join the Joint Committee. 

Vol. IV, 8149, 8181-88. 
Motionre Displaced Persons' Com-

pensation and Rehabilitation 
Rules. 

Vol. VII, 13556--61. 
Motion re Report of States Re-

organisation Commission. 
Vol. X, 3459-65. 

Prevention of Juvenile Vl!rgency and 
Begging Bill (by Shd M. L. 
Dwivedi): 

Motion to consider: 
Vol. VI, 11992-93. 

NEHRU, SHRlMATI SHIVRAJVATI: 
contd. 

Prize Competitions Bill: 
Motion to consider. 

Vol. VIII, 15262-65. 

Representation of the People 
(Amendment) Bill: 

Motion to refer to Select Com-
mittee. 

Vol. VIII, '!4882-86. 

Representation of the People 
(Second Amendment) Bill: 

Motion to refer to Select Com-
mittee. 

Vol. vn, 14882-86. 

Working Journalists (Conditions of 
Service) and Miscellaneous Pro-
visions Bill (as passed by Rajya 
Sabha): 

Motion to pass. 
Vol. X, 21545. 

NEHRU, SHRIMATI UMA: 

Delhi (Control of Building Operat-
ions) Bill: 

Motion to consider. 
Vol. IX, 1874, 1875-78. 

Demands for Grants, 1955-56: 
Broadcasting: 

Vol. III, 4173. 

Defence Services, Effective-Army. 
Vol. II, 3512-15. 

Ministry of Defence. 
Vol. II, 3512-18. 

Motion to reduce the Demand: 
-" Failure to provide for proper 

preservation and utilisation 
of valuable stores in 
ordnance and engineering 
Depots. 

Vol. II, 3516. 

Use of Defence Ji'orces tor 
socio-economic reconstruc-
tion of country. 

Vol. II, 3515. 

Working conditions of De-
fence employees. 

Vol. n, 31516-1'1. 
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NEHRU, SHRIMATI UMA: contd. 

Ministry of Information and 
Broadcasting. 

Vol. III, 4167-74. 
Motion to reduce the Demand: 

Disapproval of Policy regarding 
fUm cenlorahip. 

Vol. III, 4170-72, 4173-74. 
Necessity of implementing 

Press Commission's recom-
mendations. 

Demands for 
Railways: 

Vol. III, 4173. 

Grants, 1955-56-

Railway Board: 
Vol. I. 1375-80. 

Motion to reduce the Demand: 
Inadequate passenger ameni-

ties. 
Vol. I, 1376-80. 

lIindu Marriage Bill (as passed by 
R.ajya Sabha): 
Motion to consider. 

Vol. IV, 7319-26. 
Motion to pass. 

Vol. IV, 7984-86. 
Motions re Displaced Persons' Com-

pensation and Rehabilitation 
Rules. 

Vol. VII, 13396-99. 
Prizes Compentitions Bill: 

Motion to consider. 
Vol. VIII, 15258-62. 

Untouchability (Offences) Bill: 
Consideration of clauses. 

Vol. IV, 6706-08. 

NKSAMONY, SHRI: 

Motion re Report of States Re-
• rganisation Commission. 

Vol. X, 2676, 2677, 2687-92, 
2695-2703. 

NESWI, SHRI: 

Demands for Grants, 1955-56-Rail-
ways: 

Construction of New Lines-
Capital and Depreciation Re-
serve Fund. 

Vol. I, 1543-45, 15(8. 

NESWI, SHRI: contd. 

Demands for Grants, 1955-58-
Railways: contd. 

Open Line Worles-Development 
Fund. 

Vol. I, 1545-46, 1548-5<t. 
Ordinary Working Expenses-

Administration. 
Vol. I, 1546-48. 

Motion re Report of States Re-
organisation Commission. 

Vol. X, 2671, 2888-89, 4275-79. 

NEVATIA, SHRI: 
Companies Bill: 

Motion to consider as reported by 
Joint Committee. 

Vol. V, 10103._ 
'\Tal. VI, 10206--12. 

Demands for Grants, 1955-56-Rail-
ways: 

Railway Board. 
Vol. I, 1432. 

Finance Bill, 1955: 
Motion to consider. 

Vol. III, 5635-39'. 
General discussion of the Railway 

Budget, 1955-56. 
Vol. I, 874-78. 

NEW DELHI CAPITAL OUTLAY: 
Demands for Grants, 1955-56: 

Vol. II, 2856-57, 28511-2912, 2915-
16, 2817. 

Demands for Grants on Account, 
1955-56. 

Vol. I, 1605, 1631. 

NIJALINGAPPA, SHRI: 

Motion re Report of States Re-
organisation Commission . 

Vol. X, 2791-92, 2792-2812. 

NORTH EAST FRONTIER AGENCY: 

Calling Attention to Matter of 
Urgent Public Importance: 
Casualties inflicted by Indian 
soldiers on hostile tribeRmen 

in N.E.F.A. 
Vol. VIII, 15846-50. 

Statement re --, 
Vol. VI, 10378-80. 
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• NUCLEAR AND THERMONUCLEAa 
WEAPONS: 

Presidtmts' Address: 
Nuclear and thermo-nuclear 

weapons. 
Vol. I, ·i-5, 11. 

o 
OATH(S) OR AFFIRMATION(S): 

.See "Member(s) Sworn". 

;OBITUARY REFERENCE(S): 

See ··Death(s)". 

OBSERVATION(S) : 

By Mr. Speaker (Shri G. V. Mav-
lankar: 

:No written speech should be read 
.out in the House; the member 
'may, however, consult the 
notes. 

Vol. m, 4027-31. 

Whenever there is occasion tor 
'changing It 'noted' item into a 
"changed' one, it is better it 
'the Comptroller and Auditor- . 
'General and the Public Ac-
'counts Committee are alto con-
sulted in the matter. 

Vol. X, 2270. 

OFFICER(S), GOVERNMENT: 

Demands for Excess Grants, 1950-51: 
Botanical Survey: 

Motion to reduce the demand: 
Retention of an officer beyond 

normal date of retirement. 
Vol. X, 2400, 2401-10. 

.Demands for Grants, 1955-56: 
Aviation: 

Motion to reduce the Demand: 
Need to reserve 50% of 

,azetted posts class II for 
promotion from Subordi-
nate Cadre. 

Vol. II, 3711, 3'161. 

OFFICER(S), GOVERNMENT: contd. 
Demands for Supplementary Grants, 

1954-55: 
Ministry of Commerce and Indus-

try: 
Motion to reduce the Demand: 

Creation of new posts for 
Natjonal Industrial Deve-
lopment Corporation and 
development of small scale 
industries. 

Vol. I, 724, 725-31, 732-33, 
734-35, 736---44, 745, 746. 

Creation of posts of officer. 
in connection with National 
Industrial Development 
Corporation. 
Vol. I, 725-31, 732-33, 734-

35, 738---H, 745, 746. 
Demands for Supplementary Grants, 

1955-56: 
Ministry of Finance: 

Motion to reduce the Demand: 
Appointment of o8lcera and 

staff for Department of 
ComplUlY Law Administra-
tion. 

Vol. VIII, 15357-80. 
Statement re Ofticers of All India 

Radio. 
Vol. IX, 187. 

OFFICES OF PROFIT COMMITTEE 
ON: 

See "Committee on offlces of Pro-
fit" under "Committee(s), Parlia-
mentary". 

OFFICIAL LANGUAGE COMMIS-
SION: 

Demands for Supplementary Grants: 
Miscellaneous Departments and 

Expenditure under the Ministry 
of Home Affairs: 
Motion to reduce the Demand: 

Delay in constitution and 
composition ot. 
Vol. VIII, 15386, 15388-8', 
15443-46, 15447-79. 

Delay in the constitution ot. 
Vol. VIII, 15388-8g, 15443-

46, 15447--10. 
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OFFICIAL LANGUAGES COMMIS-

SION: contd. 
Demands for Supplementary 

Grants: contd. 
Miscellaneous Departments and 

Expenditure under the Ministry 
of Home Affairs: contd. 

Motion to reduce the Demands: 
contd. 
Inadequate representation 

given in the Commission to 
non-Hindi-speaking areas. 
Vol. VIII. 15387, 15388-89, 

15443-48, 15447-79. 

Working of. 
Vol. VIII, 15387, 15388-89, 

15445-46, 15447--80 

OIL AND NATURAL GAS, EXPLO-
RATION OF: 

Demands for Grants, 1955-58: 
Ministry of Natural Resources and 

Scientific Research: 
Motion to reduce the Demand: 

Agreements with SYOC and 
BOC for oil exploration. 
Vol. II, 3815-16, 3820, 3831, 

3875, 3877-78, 3880. 

Oil exploration policy in res-
pect of West Bengal, parti-
cularly in the notified areas 
in the Districts of Midnapur, 
24 Parganas and Hooghly. 

Vol. II, 3815-18, 3822, 
3874-75, 3880. 

Prospecting of oil by Ameri-
can and British concerns in 
West Bengal and other 
places. 

Vol. II, 3818, 3831, 3875-
3880. 

Demands for Supplementary Grants, 
1955-56: 

Motion to reduce the Demand: 

Policy regarding development 
of mineral oil and inade-
quacy of measures. 

Vol. X, 2309-29. 
See also "Mineral Oils", 

OIL PRESSURE LAMPS INDUSTRY: 
Tariff Commission's Report on con-

tinuance of protection to --, and 
Government notification and 
Resolution thereon-Laid on the 
Table. 

Vol. I, 18-20. 

OIL REFINERIES: 
Demands for Grants, 1955-56: 

Mini~try of Production: 
Motion to reduce the Demand: 

Policy in respect of. 
Vol. III, 4233, 4250, 4282---84. 

4300, 4302-03, 4319. 

OILSEEDS: 
Demands for Grants, 1955-58: 

Ministry of Food and Agriculture: 
Motion to reduce the Demand: 

Situation in -- market and 
governments' failure to help 
it adequately. 

Vol. II, 3286, 3321. 

OLEIC ACID: 
See "Stearic Acid and Oleic Acid 

Industry". 

OPEN LINE WORKS-ADDITIONS: 
Demands for Grants, 1955-56-Rail-

Way: 
Vol. I, 1556-99, 1801. 

Motion to reduce the Demand: 

Construction of retirinl 
rooms etc. at Kurnool Rail-
way Station and Adoni 
Railway Station in Andhra 
State. 

Vol. I, 1558, 1583-84, 1599. 
Slow progress of work at 

Chlttaranjan Locomotive 
Worlu. 
Vol. I, 1556, 1567-70, IB97-

98, 1598-99. 

OPEN LINE WORKS-DEVELOP. 
MENTFUND: 
Demands for Grants. 1955-M-

Railway.: 
Vol. I, 1466, 1474-1599,. 1801. 

---.---'------------.~ .... __ .-.- ---."- - --,- . - _ ... _._.---.... _----._--. -.--, .. 105 L.S.D.-22 
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OPEN LINE WORKS-DEVELOP-

MENT FUND: wntd. 
Demands for Grants, 1955-M -

Railways: contd. 
Motion to reduce the Demand: 

Absence of lavatories in the 
rakes running between 
Howrah and Burdwan (E. 
Rly.). 

Vol. I, 1475. 

Delay in settlement of Provi-
dent Fund, gratuity, and 
other dues in respect of 
Railway employees. 

Vol. I. 1477, 1599. 

Failure to make adequate 
arrangements for water 
supply at Chanarakona 
Road Station in the Eastera 
Railway. 

Vol. I, 1476, 1599. 

Insufficient lighting arrange-
ments at certain stations, 
and trains between Rowrah 
and Bankura. 

Vol. I, 1477, 1599. 

Introduction of new rate fixa-
tion in workshop at 
Kharagpur. 

Vol. I, 1476, 1599. 

Necessity of repair of broken 
switch boards in carriages 
of E. Rly. 

Vol. I, 1475, 1599. 
Need for better arrangement 

, for train cleaning. 
Vol. I, 1475, 1599. 

Need for raised platform 3t 
important stations like 
Bankura (E. Rly.). 

Vol. I, 1474, 1599. 

Non-appointment of additional 
staff for additional develop-
ment work under the Five 
Year Plan for the Railways. 

Vol. I, 1476, 1599. 
Overtime allowance in the 

integrated Eastern Railways. 
Vol. I, 1476, 1599. 

OPEN LINE WORKS-DEVEL!)P· 
MENT FUND: contd. 

Demands for Grants, 1955·56 -
Railways: contd. 
Motion to reduce the Demand: 

contd. 

Poor type of lavatories pro-
vided on platforms and wait-
ing-rooms. 

Vol. I, 1477, 1482--84, 1592, 
1599. 

Provision of a cart and jutka 
stand behind the refresh-
ment room at Mayavaram 
station on Southern Rail-
way. 

Vol. I, 1476, 1599. 

Provision of an overbridge at 
Golden Rock Railway 
station for passengers going 
to Santhannirpuram-
Southern Railway. 

Vol. I, 1475, 1599. 

Remodelling of goods-sheds at 
Tanjore and other stations 
on Southern Railway. 
Vol. I, 1475, 1504, 1599. 

Want of proper lighting 
arrangement at stations like 
Dankuni (E. Railway). 

Vol. I. 1474, 1599. 

Demands for Supplementary Grants, 
1954-55-Railway. 

Vol. I, 1749, 1751. 

OPEN LINE WORKS-REPLACE. 
MENTS: 
Demands for Grants, 1955-56-

Railways. 
Vol. I, 1602, 1603. 

OPEN LINE WORKS (REVENUE)-
LABOUR WELFARE: 

Demands for Grants, 1955-56-
Railway: 

Vol. I, 1465, 1472-73, 1477-
1599, 1601. 
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OPEN LINE WORKS (REVENUE)-
LABOUR WELFARE: contd. 

Motion to reduce the Demand: 

Construction of new level crnss-
ings at Samloti and Mangwal 
St.ations on the Kangra Valley 
Railway Section of the North-
ern Railway. 
Vol. I, 1473, 1504-07, 1597, 

1599. 

Delay in the construction of 150 
quarters for accounts staff at 
Secunderabad. 

Vol. I, 1472-73, 1599. 

Necessity for providing electrie 
connection for quarters at 
Lallaguda and Secunderabad 
-Central Railway. 

Vo!. I, 1473, 1599. 

Provision for sanitation, water 
supply and lighting arrange-
ments for Clas3 IV staff at 
Kharagpur. 

Vol. I, 1473. 1599 

OPEN LINE WORKS (REVENUE)-
OTHER THAN LABOUR WEL-
FARE: 

Demands for Grants, 1955-56. 
Vol. 1,1555,1556-99, 1601. 

('PINIONS re BILLS: 

Prevention of Corruption (Amend-
ment) Bill, opinion on: 

Laid on the Table. 
Vol. IX, 906. 

Vol. X, 3490. 

OPIUM: 

Demands for Grants, 1955-56. 
Vol. III, 5269, 5273-5321, 5388-

5488, 5489. 
Demands for Grants on Account, 

1955-56. 
Vol. I, 1805, 1610. I 

ORDINANCE(S) : 

Abducted Persons (RE:Covery and 
Restoration) Continuance Ordi-
nanct', 1955--Laid on the Table. 

Vol. V, 8285. 
(Delhi (Control of Building Opera-

tions) Ordinance, 1955: 
Laid on the Table. 

Vol. IX, 3-4. 
Statement giving reasons for 
promulgations of the Ordinance: 
Laid on the Table. 

Vol. IX, 1041. 
Essential Commodities Ordinance. 

1955 (No. I of 1955)-Laid on the 
Table. 

Vol. I, 21. 

The Industrial Disputes (Appellate 
Tribunal) Amendment Ordinance 
1955--Laid on the Table. ' 

Vol. V, 8285. 

Insurance (Amendment) Ordinance, 
1955: 
Laid on the Tablt'. 

Vol. IX, 3-4 

Statement giving reasons for 
promulgation of ~e Ordinan~(>: 
Laid on the Table. 

Vol. IX, 907. 

Ordinances promulgated by Presi-
dent after termination of Tenth 
Session-Laid on thE' Table. 

Vol. IX, 3-4. 

State Bank of India (Amendment) 
Ordinance, 1955: 

Laid on the Table. 
Vol. V, 8285. 

Statement giving rcasom for pro-
mulgation of thE' Ordinan('f'. 

Vol. V, 8950. 

ORDINARY WORKING EXPENSES--
ADMINISTRATION: 

Demands for Grants, J955-56-
Railways; 

Vol. I, 1464. 1466-69, J477-
11100. 
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ORDINARY WORKING EXPENSES-

ADMINISTRATION: contd. 
Demands for Grants, 1955-56-Rail-

ways: contd. 
Motion to reduce the Demand: 

Collapse of a railway auxiliary 
water tank at Shoranur, 
Southern Railway on the 19th 
February, 1955 killing a boy 
and injuring five other 
children in the railway 
colony. 

Vol. It 1468, 1599. 

Continuous keeping in the some 
posts of officers against whom 
serious allegations of corrup-
tion and mal-practices were 
reported to the Corruption 
Enquiry Committee on the 
Southern Railway. 
Vol. I, 1466, 1495-96, 1595-98, 

- H599. 
Dress for sweepers of the Rail-

way colonies on the Southern 
Railway and for all sweapers 
of Medical Department on the 
Eastern Railway. 

• Vol. It 1468, 1599. 
Heavy increase in house rent 

of Class III and Class IV 
staff and introduction of addi-
tional conservency charge of 
one per cent on the Sauthern 
Railway. 

Vol. I, 1467, 1599. 
Inclusion of Loco-sheds in the 

scope of the Factories Act. 
Vol. I, 1467, 1497-98, 15Qij, 

1599. 
Increase in working hours of 

gangmen working on Ex-B. N. 
Railway. 
Vol. I, 1469, 1501, 11598, 1599. 

Increased anti-labour activiti"!R 
of the X-Branch of the Secu-
rity force on the Railways. 

Vol. It 1467, 1599. 

Lack of provision in Ajmer 
Loco Shop for manufacturing 
enginell. 

Vol. I, 1558, 1599. 

ORDINARY WORKING EXPENSES-
ADMINISTRATION: contd. 
Demands for Grants, 1955-56-Rail-

ways: contd. 

Need for restoration of public 
holidays to staff and workmen 
on open lines. 

Vol. I, 1467, 1599. 

Reduction in the supply of free 
food to stall-keepers, carriers 
etc. in the departmentally run 
railway refre,hment rooms of 
Southern Railway from the 
1st March, 1955. 

Vol. I, 1468, 1599. 

Refusal by officers to receive 
deputation of workers and 
their collective representa-
tions in person and in writ-
ing. 

Vol. I, 1466-67, 1497, 1599. 

Refusal to restore concession 
enjoyed by railway workers 
going on duty after crossing 
CauvC'l'Y bridge on the South-
ern Railway who are not 
provided with quarters. 

Vol. I, 1466, 1496-97, 1599. 

Revision of non-matric signal-
lers of Nainpur District·-
Eastern Railway. 

Vol. I, 1468, 1599. 

Threat of utilising the armed 
security force against labour 
and trade union activities. 

Vol. I, 1467, 1599. 

Transfer of Railwaymen, di!l-
regarding educational facili-
ties for children and thp.ir 
language difficulties. 

Vol. I, 1468, 1497, 1599. 

Demands for Supplementary Grants, 
1954-55-Railways. . 

Vol. I, 1749, 1750. 

ORDINARY WORKING EXPENSES-
LABOUR WELFARE: 

Demands for Grants, 1955-56-
Railways: 

1465, 1472, 1477-1599, 1600. 
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ORDINARY WORKING EXPENSES-
LABOUR WELFARE: contd. 
Demands for Grants, 1955-56-RaJ1-

ways: contd. 
Motion to reduce the Demand: 

Economy on medical expenses 
in various zones. 

Vol. I, 1556, 1599. 
Inadequacy of medical anel 

health services made avail-
able to Railway staff. 

Vol. I 1472, 1479--82. 1502. 
1599. 

Inadequacy of medical facilities. 
health and welfare services. 
education. canteen and other 
amenities provided for Rail-
waymen. 

Vo1. I, 1472, 1599. 
Need to restore free medical 

aid rendered previously to 
dependants of Railwaymen. 

Vol. I, 1472. 1599. 
Unsatisfactery working of thE' 

canteen in the Central Rail-
way Workshop Golden Rock 
(S. Railway). 

Vol. I, 1472, 1599. 
ORDINARY WORKING EXPIl:NSES-

MISCELLANEOUS EXPENSES: 
Demands for Grants. 1955-56-Rail-

ways: 
Vol. I. 1465, 1471, 1477--1599. 

1600. 
Motion to reduce the Demand: 

Compensation for injuries and 
deaths in accidents to 
passengers and Railway 
servants. 

Vol. I. 1471, 1599. 
Non-receipt of Provident Fund 

Certificate by subscribers of 
Howrah Division. E. Railway. 

Vol. I, 1471. 1599 
Payment of full contribution to 

provident fund and gratuities 
to all staff on retirement or 
termination of service. with-
out any cut for "unsatisfactory 
service". 

VoL I. 1471. 1599. 

ORDINARY WORKING EXPENSES-
OPERATING STAFF: 

Demands for Grants. 1955-56-Rail-
ways: contd. 

Vol. I, 1465, 1470-71, 147'1-
1599, 1600. 

Motion to reduce the Demand: 

Discrimination between matri-
culate and non-matriculate 
firemen and drivers with 
respect to fixation of pay. 

Vol. I, 1470, 1599. 

Inadequate pay-scale of Aasist-
ant Station Masters and 
Station Masters (Lower 
Grade) of E. Rly. 

Vol. I. 1470, 1599. 

Inordinate delay in carrying 
goods and parcels and carry-
ing consienments to wrong 
destinations resulting in loss 
and hardship to businessmen 
and consumers. 

Vol. I, 1470-71. 1599. 

Necessity of increasing the 
number of leave-reservtl staft 
in class III category. 

Vol. I, 1470, 1599. 

Need to stop the system of con-
tract labour for transhipment 
and loading and unloading 
work in goods and tranship 
yards. 

Vol. I, 1471, 1599. 

Treating travelling ticket 
examiners as "Running staff", 

Vol. I, 1471, 1599. 

Demands for Supplementary Granu, 
1954-55-Railways. 

Vol. I, 1749, 1750. 

ORDINARY WORKlNG EXPENSES-
OPERATION (FUEL): 
Demands for Grants, 1855-56-Rall. 

ways: 
Vol. I, 1802. 

Demands for Supplementary Grants. 
1954-55-Railways. 

Vol. I, 1749, 1750. 
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ORDINARY WORKING EXPENSES-
OPERATION OTHER THAN STAFF 
AND FUEL: 

Demands for Grants, 1955-56-Rail-
ways. 

Vol. I, 1602. 
Demands for Supplementary Grants, 

1954-55-Railways. 
Vol. I, 1749, 1750. 

ORDINARY WORKING EXPENSES-
REPAIRS AND MAINTENANCE: 

nemands for Grants, 1955-56-RaU-
ways: 

Vol. I, 1464, 1469-70, 1477-
1599, 1600. 

Motion to reduce the Demand: 
Inadequacy of artisans and 

labourers in loco sheds 'lnci 
consequent denial of leave 
and off-days. 

Vol. 1. 1470, 1599. 
Overlooking of seniority in pro-

motions of foremen in 
machine shop, Saw Mills, 
Engineering shop and Power 
House of the Central Work-
shop, Golden Rock. 

Vol. I, 1469, 1599. 
Punishment by increment-cuts, 

reversions and transfers 
awarded in the District Me-
chanical Engineers Office, 
Villupuram (Southern Rail-
way) . 

Vol. I, 1469, 1599. 

Refusal to confirm temporary 
promotions granted in the 
Central Workshop, Golden 
Rock. 

Vol. I, 1469, 1599. 
Threat of application "Action 

a llowance" Rules to tempo-
rarily promoted artisans and 
workmen by cuWng their 
emoluments on leave account 
on Southern Railway. 

Vol. I, 1469, 1599. 
Demands for Supplementary Grants, 

1954-55-Railways. 
Vol. I, 1749, 1750. 

ORDNANCE DEPOT(S): 

Demands for Grants. 1955-56: 
Ministry of Defence: 

Motion to reduce the Demancl: 
Care and preservation of 

stores in. 
Vol. II. 3450. 3616-17. 

Failure to provide for proper 
pl'eservation and utilisation 
of valuable stores lin 
ordnance and engineering 
depots. 
Vol. II, 3333-35, 3356. 3358, 

3449. 3486-87. 3516. 3531-
32, 3616-17. 

Need of re-organizing. 
Vol. II. 3450, 3617. 

ORDNANCE E'ACTORY (lES): 
Demands for Grants, 1955-56: 

Ministry of Defence: 
Motion to reduce the Demand: 

Need to achieve self-sufft-
clency in war materials by 
re-organisation of. 
Vol. II, 3331-32. 3366-68, 

3448. 3459-60. 3482--84, 
3521-22. 3525, 3531. 3532, 
3539. 3541. 3555, 3561, 
3570-71, 3590-92, 3599-
3600, 3617. 

Urgent necessity for reorga-
nization of -- in natioaal 
interest. 
Vol. II, 3331-34. 3355-56. 

3449. 

ORDNANCE 
LIAN): 

OFFICERS, (CIV.!· 

Uemands for Grants. 1955-56: 
Ministry of Defence: 

Motion to reduce the Demand: 
Categorisation of in 

Army Ordnance Corps. 
Vol. II, 3451, 3606-07.3617. 

Confirmation of -- in" Army 
Ordnance Corps. 
Vol. II, 3451, 3576, 3584-85, 

3617. 
Ordnance Officers (Civilian) 

in Army Ordnance Corps. 
Vol. II, 3447. 3551-52, 3817 . 

...... -_ ........ _._-------------
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OR1SSA: 
Calling Attention to Maiter of 

Ul'"ent Public Importance: Floods 
m. 

Vol. VII, 13405-07. 
Demands for Grants, 1955-56: 
Expenditure on Displaced Persons: 

Motion to reduce the Demand: 
Desertion of displaced persons 

from Bihar and 
Camps. 
Vol. II, 3052, 3119, 3170-71, 

3173. 
lndian Post and Telegraphs 

Department (Including Work-
ing Expenses): 
Motion to reduce the Demand: 

desirability of creating a 
separate R.M.S. Division for 

circle and placing 
Khurda Road-Waltair, 
Vizianagram-Raipur and 
Raipur-Jharsuguda sec-
tions under control of 
circle. 

Vol. II, 3704, 3761. 
Desirability of restoring 

budgetary contract of Ex.-
B.N.R. Section of E. Rail-
way to -- circle from 
Bihar circle. 

Vol. II, 3704, 3761. 
Fai)w'e Of government to 

construct a new building 
for Sub-Post Office at 
Jharsuguda~ 

Vol. II, 3702, 3761. 
Failure to create an Engineer-

ing Division for -- P.T. 
circle. 

Vol. II, 3706, 3761. 
Failure to raise status of --

P. &: T. circle and placing 
it in charge of a Post 
Master General. 

Vol. II, 3705, 3761. 
Inadequate accommodation in 

Sub-l-ost Office at Jharsu-
guda 10 Sambalpur District, 

Vol. 11,3702, 3761. 

ORISSA: contd. 
Demands for Grants, 1956-57: contd. 

Indian Posts and Telegraphs De-
partment (including Working 
Expenses): contd. 
Motion to reduce the Demand: 

contd. 
Necessity of adequate build-

ings for offices of D.P.T. 
and Post Offices and st.'lff 
quarters in -- P. &: T. 
circle. 

Vol. II, 3706, 3761. 
Necessity of opening a Depart-

mental Telegraph Office at 
Sambalpur. 
Vol. II, 3680-81, 3703, 3761. 

Need to appoint separate 
Labour Officer and Com-
plant Officer for -- P. Be 
·r. Circle. 

Vol. II, 3705, 3761. 
Need to create a separate 

Dead Letter Office in--
Circle. 

Vol. II, 3705, 3761. 
Need to create a separate post 

of Inspector of Telephone 
Accounts for -- Circle. 

Vol. II, 3704, 3761. 
Need to open a Divisional 

Telegraph Stores for --
P. Be T. Circle. 

Vol. II, 3705, 3761. 
Reversion of deputationists in 

Engineering Branch of -_ 
P. &: T. back to Bihar Circle. 

Vol. II, 3706, 3761. 
Transfer of all Telegraph 

Offices, Lines and Wires 
and carrier and telephone 
exchange at Jharsuguda 
which are within the poli-
tical boundaries of -- to 
-- P. &: T. Circle. 

Vol. II, 3705, 3761. 
Ministry of Production: 

Motion to reduce the Demand: 
Inadequate steps to safeguard 

interests of -- and of 
people of -- in Hindustan 
Steel Ltd. 

Vol. III, 4232, 4319. 
Statement on flood situation in 

Orir:sa-Laid on the Table. 
Vol. VII, 13407-08. 
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ORISSA CEMENT LIMITED: 
Demands for Grants, ID55-56: 

M.inistry of Labour: 
Wotion to reduce the Demand: 

Adoption of unfair practices 
by -- to hamper legiti-
mate trade union activities 
in Lanjibema quarry. 
Vol. II, 2953-54, 2964-65, 

2970, 3039. 
Non-implementation of in-

crease in wa,es to labourers 
in Lanjiberna Quarry 
(Distt. Sundergarh-Orissa), 
according to the aireement 
of-. 
Vol. II. 2953-55, 2964-65, 

2969,3039. 

OTHER CAPITAL OUTLAY OF THE 
MINISTRY OF COMMUNICA-
TIONS: 

Demands for Grants, 1155. 
Vol. II, 3819, 3621-3742, 

3'143-60, 3761, 3763. 
lkmands for Grants on Account, 

1855-56. 
Vol. I, 1605, 1626. 

Demands for lSupplem<e~ 
Grants-1954-55: 

Vol. I, 790-95. 
Motion to reduce the Demand: 

Cash compensation and pur-
chase of new aircraft. 

Vol. I. 790, 791-95. 

OTHER CAPITAL OUTLAY OF THE 
MINISTRY OF FINANCE: 
DeDlands for Grants, 1955-58. 

Vol. IlL 5273-5321. 5388-5488, 
5492-93. 

Motion to reduce the Demand: 
Further expenditure on com-

munity project areas: 
Policy re local developme:;.t 

project. 
Vol. m, 5278-77, 5293, 5488. 

Demands for Grants on Account, 
ID85-54. 

Vol. I, 1605, 1628. 

----_.----- . ----- --.~ .. - .. -.. ~. -.--._--
OTHER CAPITAL OUTLAY OF THE 

MINISTRY OF FINANCE: contd. 
Demands for Supplementary Grants 

1955-56: 
Vol. VIII, 15389-402. 

Motion to reduce the Demand: 

Disapproval of policy of 
allowing foreien capital to 
come through private 
enterprises and sources. 
Vol. VIII, 15390, 15391-402. 

Mode of transactionl'l. 
Vol. VIII, 15390, 15391-402. 

Relative advantages of Indian 
membership in Interna-
tional Finance Corporation. 

Vol. VIII, 15391-402. 

OTHER CAPITAL OUTLAY OF THE 
MINISTRY OF FOOD AND AGRI-
CULTURE: 

Demands for Grants on Account, 
1955-56. 

Vol. I, 1605, 1628. 

OTHER CAPITAL OUTLAY OF THE 
MINISTRY OF IRRIGATION AND 
POWER: 
Demands for Grants, 1955-56: 

Vol. III, 4321-22, 4323-59, 
4363-4416, 4420-43, 4445. 

Motion to reduce the Demand: 
Policy at purchasing electri-

cal and other equipments. 
Vol. III, 4363, 4443. 

Demands tor Grants on Account, 
1955-56: 

Vol. I, 1605, 1629-30. 

OTHER CAPITAL OUTLAY OF THE 
MINISTRY OF TRANSPORT: 

Demands for Grants, 1955-56: 
Vol. III, 5525-26, 5529. 

Demands for Grants on Account, 
1955-56: 

Vol. I, 1605, 1831. 
-_._------------------------------
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OTHERCAPITAL OUTLAY OF THE 
MINISTRY OF WORKS, HOUSING 
AND SUPPLY: 
Demands for Grants, 1955-56: 

Vol. II. 2856-57, 285~2912, 
2915-16, 2717. 

Demands for Grants on Account, 
1955-56: 

Vol I. 1605, 1631-32. 
Demands for Supplementary Grants, 

1955-56: 
Vol. VIII, 15403--43. 

Motion to reduce the Demand: 
Desirability of Government 

funds beine invested in 
hotel enterprise. 
Vol. VIII. 15404, 15404-4l. 

Disapproval of policy of con-
tribution to the public 
company under private 
persons through preference 
shares. 
Vol. VIII, 15403, 15404-4l. 

Disapproval of policy: un-
desirability of hotel enter-
prise. 
Vol. VIII, 15403-04, 15404-

41. 
Need for having a hotel. 

Vol. VIll, 15404, 15404-4l. 
Question of accommodation 

in New Delhi. 
Vol. VIII, 15404-43. 

OTHER CIVIL WORKS: 
Demands for Grants, 1955-56: 

Vol. II, 2856-57. 295~2912, 

2915-16. 
Motion to reduce the Demand: 

Defective system of entering 
into contracts resultini in 
heavy losses to Government. 

Vol. II, 2914, 2915. 
Failure to apply Contributory 

Health Scheme to 'work-
charged' staff of C.P.W.D. in 
Delhi. 

Vol. II, 2914, 2915. 
Failure to ,ive Sunday off to 

chowkidars. 
Vol. II, 2914, 2915. 

---_ .. ----
OTHER CIVIL WORKS: contd. 

Demands for Grants, 1955-56: contd. 
Motion to reduce the Demand: 

contd. 
Failure to reduce workin, 

hours of chowkidars. 
Vol. II, 2915. 

Failure to work out permanent 
posts required for mainten-
ance of permanent work. 
Vol. II, 285~0, 2900. 2914, 

2915. 
Grant of retirement benefits to 

'work-charged' staff similar 
to Central Government 
employees. 

Vol. II, 2860, 2898, 2915. 
Need to appoint a Committee 

to remove anomalies in scales 
of pay of workers. 

Vol. II, 2915. 
Provision of quarters for 

'work-charged' staff accord-
ing to scales of pay. 

Vol. II. 2860, 2900, 2915. 
Demands for Grants on Account, 

1955-56: 
Vol. I, 1605, 1624. 

OTHER ORGANISATIONS UNDER 
THE MINISTRY OF PRODUC-
TION: 
Demands for Grants, 1955-56: 

Vol. III, 4202, 4203-92, 4295-4320. 
Motion to reduce the Demand: 

Inefficiency and delay in 
building new ships in the 
Hindusthan .Shipyard 
Limited, Visakhapatnam. 
Vol. VIII, 4207, 4219-20, 

4233, 4250, 4266-70, 4272-
73, 4315-16, 4319. 

Non-fulfilment of construction 
targets in Visakhapatnam 
shipyard under remodelling 
plan of t- Wrench firm of 
naval expens. 
Vol. III, 4207, 4219-20, 4233, 

4236-37, 4250-51, 4266-67, 
4372-73, 4280, 4316. 4319. 

Demands for Grants on Account, 
1955-56: 

Vol. I, 1605, 1621. ---------_---!_---------_._----
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OTHER SCIENTIFIC DEPART-
MENTS: 
Demands for Grants, 1955-56: 

Vol. III, 5525-26. 

Demands for Grants on Account, 
1955-56: 

Vol. I, 1605, 1608. 

OVERSEAS 
SERVICE: 

COMMUNICATIONS 

Demands for Grants, 1955-56: 
Vol. II. 3619, 3620, 3621-3742, 

3743--60, 3761, 3762. 
Demands for Grants on Account, 

1955-56. 
Vol. I, 1605, 1606. 

p 

PADDY STOCKS: 
Demands for Grants, 1955-56: 

Ministry of Food and Agriculture: 
Motion to reduce the Demand: 
Building up of - in place of 

riCe stocks. 
Vol. II, 3286, 3321. 

PAKISTAN: 
Demands for Grants, 1955-56: 

Ministry of Rehabilitation: 
Motion to reduce the Demand: 

Failure to arrive at any satis-
factory settlement with-
and to secure implementa-
tion of agreements on mov-
ables with --. 
Vol. II, 3064--65, 3110, 3116, 

3173. 
Influx of refugees from East 

Pakistan. 
Vol. II, 3045-49, 3076-76, 
3080-83, 3095-3101, 3118, 
3142-44, 3146--47, 3163-
65, 3173. 

Demands for Grants, 1955-56-Rail-
ways: 
Railway Board: 

Motion to reduce the Demand: 
Negotiation with -- for using 

Agartala station for through 
train upto Karimganj and 
Dhartana. 
Vol. I, 1176, 1382-83, 1454. 

P AKIST AN: contd. 
Demands for Grants, 1955-56-Rail-

ways: ccmtel. 
Railway Board: contd. 

Motion to reduce the Demand: 
contd. 
Reinstatement of all--

opted employees. 
Vol. I. 1325, 1333, 1396-98, 

1454. 
Reinstatement of employees 

who opted originally for 
--. 
Vol. I, 1330, 1333, 1395-98, 

1454. 
Demands for Supplementary Grants, 

1955-56: 
Expenditure on Displaced Persons: 

Motion to reduce the Demand: 
Ever increasing influx of re-

fugees from East Pakistan 
and steps to be taken by 
Government to stop it. 

Vol. X, 2345-74-
Ministry of Irrigation and Power: 

Motion to reduce the Demand: 
Expenditure on mission of 

International Bank. 
Vol. X, 2271-90. 

Failure of Government to 
safeguard India's interests in 
Canal Waters Dispute. 

Vol. X, 2278-91. 
Ministry of Rehabilitation: 

Motion to reduce the Demand: 
Reasons for fresh influx from 

East Pakistan. 
Vol. X, 2345-73. 

PALCHOUDHURY, SHRlMATI ILA: 
Abolition of Whipping Bill (as pas-

sed by Rajya Sabha): 
Motion to consider. 

Vol. IX, 799-802. 
Delhi (Control of Building Opera-

tions) bill: 
Motion to consider. 

Vol. IX, 1860--84-
Demands for Grants, 1955-56: 

Defence Services, Effective--
Navy. 

Vol. II, 3555. 
Ministry of Defence. 

Vol. II, 3553-68. 
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PALCHOUDHURY,--"SHRIMATI1LA:""' 
contd. 
Demands for Grants 1955-56: contd. 

Ministry of Defence: contd. 
Motion to reduce the Demand: 

Modernisation of Defence 
Forces. 

Vol. II, 3555. 
Need to achieve self-suffi-

ciency in war materials by 
reorganisation of ordnance 
factories. 

Vol. II, 3555. 

Unsatisfactory budgeting. 
Vol. II, 3553-55. 

Ministry ot Labour. 
Vol. II, 2949-52. 

Demands for Supplementary Grants, 
1955-56. pertaining to the Ministry 
of Rehabilitation and motions to 
reduce the Demands. 

Vol. X, 2348-49. 
Drugs (Amendment) Bill (as passed 

by Rajya Sabha): 
Motion to consider. 

Vol. I, 613-17. 
Finance Bill: 

Motion to consider. 
Vol. III, 5750-54. 

General discussion ot the Railway 
Budget, 1955-56. 

Vol. I, 868-74. 
Leave ot absence to. 

Vol. V, 8948. 
Motions re Displaced Persons' Com-

pensation and Rehabilitation Rules 
1955. 

Vol. VII, 13510-12, 13537-40. 
Motion re Report of States Reorga-

sation Commission. 
Vol. X, 4456-60. 

Resolution re appointment of com-
mission tor development of Indian 
shipping. 

Vol. VII, 13093-96. 

University Grants Commission Bill: 
Motion to reter to Joint Committee 

Vol. I, 11>5--08. 
Motion to consider as reported by 

Joint Committee. 
Vol. IX, 296--99. 

. PANAGARH"Ai'R "BASE: 
Demands for Grants, 1955-56: 

Aviation: 
Motion to reduce the Demand: 

Wastage of huge assets at --
and its profitable utilisation. 

Vol. II, 3629-30, 3711, 
3752, 3761. 

PANCH SHEEL: 
Demands for Grants, 1955-56: 

External Affairs: 
Motion to reduce the Demand: 

Adoption ot -- as an inter-
national instrument for adhe-
sion and ratification by 
States. 
Vol. II, 3901--02, 3912_14, 

3929-30, 3937, 3959-61, 
3965-66, 3986-87, 3995, 
4012-13, 4020. 

President's Address: 
Panch Shee!. 

Vol. I, 2-3, 9-10. 
PANDE, SHRI B. D.: 

Citizenship Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. IX, 1191, 1212. 

Motion re Report of States Reorga-
nisation Commission. 

Vol. X, 2642, 3010, 3391, 3401, 
3445-46, 3451"-59, 

4156---89. 
Prevention ot Disqualification 

(Parliament and Part C States 
Legislations) Amendment Bill: 
Motion to consider. 

Vol. IX, 2002. 

Resolution re regrouping ot Rail-
ways. 

Vol. IX, 617, 620. 

PANDE, SHRI C. D.: 
Code ot Civil Procedure (Amend-

ment) Bill: 
Motion to refer to Joint Committee 

Vol. V, 9187. 
Companies Bill: 

Consideration of clauses. 
Vol VI, 11121, 11826, 11829, 

11830, 11858, 11873, 11876, 
1159, 11975, 12057-61, 12101, 

12116, 12322, 12527. 
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PANDE, SHRI C. D.: contd. 
Constitution (Seventh Amendment) 

Bill: 

Motion to refer to Select Com-
mittee. 

Vol. IX, 847--48. 

Demands for Supplementary Grants, 
1955-56 pertaining to Ministry of 
Home Affairs and motions to re-
duce the Demands. 

Vol. VIII, 16454, 15465. 

General discussion of the General 
Budget, 1955-56. 

Vol. II, 2312. 

Industrial Disputes (Banking Com-
panies) Decision Bill: 

Motion to consider and amend-
ment to cirCUlate. 

Vol. VIII, 15178, 15185-87, 15192. 

Motion re Report of States Reorsa-
nis8tion Commission. 

VOl. X, 3016, 3064, 3144, 3233, 
3239, 4026. 

Prize COJnpetiti.ons Bill: 
Motion to consider and amend-

ment to refer to Select Com-
mittee. 

Vol. VIII, 15291. 

Consideration of clauses. 
Vol. VIll, 15294, 15298. 

Representation of the People 
(Amendment) Bill: 

Motion to refer to Select Com-
mittee~ 

Vol VII. 14628, 14636, 14729, 
14733. 

Vol. VIII, 15046, 15066, 15081, 
15086. 

Representation of the People (Se-
cond Amendment) Bill: 

Motion to refer to Select Com-
mittee. 

Vol VII. H628, 14636, 14729, 
14733. 

VoL VIII, 15046, 15066, 15081, 
15086. 

PANDEY, DR. NATABAR: 
Demands for Grants, 1955-56: 

Aviation: 
Motion to reduce the Demand: 

Failure of Government to re-
dress grievances of staff of 
Civil Aviation Department 
especially work-charged 
Staff. 

Vol. II, 3710. 

Indian Posts and Telegraphs De-
partment (Including Workina 
Expenses): 
Motion to reduce the Demand: 

Failure of Government to con-
struct a new building for 
Sub-Po~t Office at Jharsu-
iUda, Orissa. 

Vol. II, 3702. 

Inadequate accommodation in 
Sub-Po,t Office at Jharsu-
guda in Sambalpur District, 
Orissa. 

VoL II, 8702. 

Mines. 
Vol. II, 3836--40. 

Ministry of Health: 
Motion to reduce the Demand: 

Inadequate prOVISIon for 
Homoeopathic System 01 
Medicine. 

Vol II, 3795. 
Inadequate provision for im-

provement of health. 
Vol. II, 3795. 

Non-implementation of recom-
mendations of Advisory 
COWlcil etc. for develop-
ment of Homoeopatbic Sys-
tem of Medicine. 

Vol. II, 3795. 
Ministry of Natural Resources and 

Scientific Research: 
Motion to reduce the Demand: 

Delay in disposal of appeals 
under !dineral Conce~ons 
Rules. 

Vol. II, 3831, 3838-40. 
Revision of mineral policy. 

Vol. II, 3831, 3836-38. 
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PANDEY, DR. NATABAR: contd. 
Demands for Grants, 1955-56: contd. 

Multipurpose River Schemes. 
Vol. III, 4441. 

Motion re Report of States Reorga-
sation Commission. 

Vol. X, 425P-59. 

PANEL OF CHAIRMEN: 

Panel of Chairmen. 
Vol. I, 147. 

PANT, PANDIT G. B.: 

Andhra Cinemas (Regulation) Act, 
19S5-Laid on the Table. 

Vol. IV, 5977. 

Andhra Requisitioning of Buildings 
(Amendment) Act, 19S5-Laid on 
the Table. 

Vol. IV, 5977. 
Calling Attentions to Matter(s) of 

Urgent Public Importance: 
Appointment of a Commission on 

Hindi. 
Vol. IV, 7911-13. 

Cyclone in Madras. 
Vol. IX, 1926-29, 1930. 

Use of Hindi in U.P.S.C. examina-
tions. 

Vol. IV, 7244-46. 
Citizenship Bill: 

Motion for leave to introduce. 
Vol. IV, 7246. 

Motion to refer to Joint Com-
mittee. 

Vol. V, 9461-67, 9476-77, 
9482, 9490, 9491, 9506, 9508, 

9646, 9732-48. 
Amendment to circulate. 

Vol. V, 9476-77, 9482, 9490, 
9491, 9506, 9508. 

Constitution (Fourth Amendment) 
Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. m, 4975-80. 

Constitution (Eighth Amendment) 
Bill: 
Motion to consider. 

Vol. X, 2259, 2260, 2261, 2263. 

PANT, PANDIT G. B.: contd. 
Constitution (Eighth Amendm~nt) 

Bill: contd.' 
Consideration of clauses. 

Vol. X, 2462-67. 
Death of Shri D. D. Pant. 

Vol. III, 597S-76. 
Demands for Grants, 1955-56: 

Manipur: 
Motion to reduce the Demand: 

Setting up of a Legislative 
Assembly in Manipur within 
1955. 

Vol. ITI, 4649-56. 
Ministry of Home Affairs: 

Vol. In, 4640-66. 
Motion to reduce the Demand: 

Revision of pay scale of lower 
division clerks employed un-
der Central Government.' 

Vol. III, 4646-49. 
Revision of pay scale of third 

division clerks of Central Sec-
retariat. 

Vol. III, 4644, 4646-49. 
Police. 

Vol. III, 4645-47. 
Motion to reduce the Demand: 

Conditions of Police subordi-
nates. 

Vol. In, 4646. 
Conditions of policemen. 

Vol. III, 4646. 
Demands for Grants on Account, 

1955-56-Jundhra: 
Education. 

Vol. 1731. 
General Sales Tax and other ta.s 

and duties. 
Vol. I, 1730-31. 

Irrigation. 
Vol. I, 1729, 1731. 

State Legislature. 
Vol. I, 1727-28. 

Demands for Supplementary Grants, 
19M-GG: 
Cabinet: 

Motion to reudce the Demand: 
Appointment of 1 Cabinet 

Minister and 5 Ministers of 
State. 

Vol.!, 786-89. 
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PANT, PANDIT G. B.: contd. 
Demands for Supplementary Grants, 

1954-55-Andhra. 
Vol. I, 1726-32. 

General Sales Tax and other 
Taxes and Duties. 

Vol. I, 1730-31. 
Irrigation. 

Vol. I, 1729. 1731. 

Land Revenue. 
Vol. I, 1731-32. 

State Legislature and Elections. 
Vol. I, 1727-28. 

Demands for Supplementary Grants, 
1955-56 pertaining to Ministry of 
Home Affairs and motions to re-
duce the Demands. 

Vol. VIII. 15470-78. 

Durgah Khawaja Saheb Bill: 

Motion to consider. 
Vol. V, 9347-50. 

Consideration of clauses. 
Vol. V, 9397, 9400, 9401-02, 

9405, 9408-09, 9410, 9414-
15, 9417, 9418-19, 9423. 9424, 

9425. 9427. 

Motion to pass, as amended. 
Vol. V. 9429-30. 9434. 

Hyderabad Export Duties (Valida-
tion) Bill: 
Motion for leave to introduce. 

Vol. II, 3884, 3885. 
Motion to consider. 

Vol. IV, 6825, 6829-30. 

• Motion to pass. 
Vol. IV. 6830. 

Madras Entertainments Tax (Andhra 
Amendment) Act, 1955-Laid on 
the Table. 

Vol. IV. 5977. 
Motions for Adjournment: 

Alleged use of force by police on 
demonstrators in precincts of 
Parliament House. 

Vol. V, 9083-84. 
Elections in Andhra. 

Vol. I. 23-28. 

PANT, PANDIT G. B.: contd. 
Motions for Adjournment: contd. 

Exodus of Bengali-speaking people 
from Goalpara. 

Vol. III, 5129-31. 5132. 
Labour situation in Kanpur. 

Vol. IV, 7240, 7241. 
Situation in Bombay. 

Vol. IX. 265-67. 
Motions re Reports of Commissioner 

for Scheduled Castes and Schedul-
ed Tribes for 1953 and 1954. 

Vol. VII, 13885, 18887, 14125-
30, 14132-40, 14141. 

Motion re Report of States Reorga-
nisation Commission. 

Vol. X, 2555-71, 2579, 2597, 
4054-74. 

Motion re suspension of Rule 321 in 
its application to the Constitution 
(Eighth Amendment) Bill. 

Vol. IX. 1945. 
Prevention of Corruption (Amend-

ment) Bill: 
Motion for leave to introduce. 

Vol. V, 8297. 

Motion to consider. 
Vol. IX, 170-71. 177, 187, 188, 

189, 191, 193, 196, 224-31. 

Consideration of clauses: 
Vol. IX, 235-36, 340. 

Motion to pass, as amended. 
Vol. IX, 248. 253. 

Prisoners (Attendance in courts) 
Bill: 
Motion to consider . 

Vol. V, 9044-45, 9071-74· 

Consideration of cla.ses. 
Vol. V, 9074-75, 9076. 

Motion to pass, as amended. 
Vol. V, 9079, 9080. 

Prize Competitions Bill: 
Motion to consider. 

Vol. VIII, 15231-34, 15249, 
15258, 15287-92. 

Amendment to refer to Select 
Committee. 

Vol. VIII, 15287-92. 
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PANT, PANDIT G. B.: contd. 
Prize Competitions Bill: contd. 

Consideration of clauses. 
Vol. VIII, 15293, 15294, 15295, 
15296, 15297, 15298, 15299, 
15300, 15301, 15302, 15303, 
15305, 15306, 15307, 15308, 
15309, 15310, 15311, 15317, 
15318, 15320, 15321, 15322-
23, 15324, 15326, 15327, 15328, 
15329, 1~330, 15333--34, 

15336, 15337, 15339. 
Motion to pass, as amended. 

Vol. VIII, 15341. 
Report of U.P.S.C. for 1953-54 and 

Government's Memorandum there-
on-Laid on the Table. 

Vol. VIII, 15383. 
Statement re incident during Prime 

Minister's visit to Nagpur. 
Vol. I, 1928-29. 

Statement re incidents in Goa bord-
er. 

Vol. V, 9319-20. 
Untouchability (Offences) Bill: 

Motion to consider as reported by 
Joint Committee. 

Vol. IV, 6541-46. 
Consideration of clauses. 

Vol. IV, 6649, 6666--73, 6719--
21, 6810-14, 6817, 6828. 

Motion to pass, as amended. 
Vol. IV, 6824. 

Young Persons (Harmful Publica-
tions) Bill: 
Motion for leave to introduce. 

Vol. VII, 13907. 
PANT, SHRI D. D.: 

Death of, 
Vol. III, 5975--76. 

Demands for Grants, 1955-56--RaiI-
ways: 
Railway Board. 

Vol. I, 1435. 
Finance Bill: 

Motion to consider. 
Vol. III, 5757, 5771-74. 

General discussion of the General 
Budget, 1955-56. 

Vol. II, 2241, 2714-21. 
General discussion on the Railway 

Budget, 1955-56. 
Vol. I, 915, 917. 

PAPER(S) LAID ON THE TABLE: 
Abducted Persons (Recovery and 

Restoration) Continuance Ordin-
ance, 1955. 

Vol. V,8285. 
Abolition of Whipping Bill (as 

passed by Rajya Sabha). 
Vol. VI, 11475. 

All India Services (Discipline and 
Appeals) Rules, 1955. 

Vol. VII, 12576. 
All India Services (Leave) Rules, 

1955. 
Vol. VII, 13637. 

All India Services (Provident Fund) 
Rules, 1955. 

Vol. VII, 13637. 
Amendments to Estate Duty Rules, 

1953. 
Vol. IV, 5978. 

Amendments to Indian Aircraft 
Rule~, 1937, along with an ex-
planatory note. 

Vol. IV, 5978. 
A mendments to Reserve and Auxi-

liary Air Forces Act Rules. 
Vol. V, 9569. 

Vol. VI, 10777. 
Amendments to Tea Rules, 1954. 

Vol. IV, 5978. 
Analysis of Tariff Concessions. 

Vol. V, 8693. 
Andhra Cinemas (Regulations) Act, 

1955. 
Vol. IV, 5977. 

Andhra RequIsitioning of Buildings 
(Amendment) Act, 1955. 

Vol. IV, 5977. 
Annual Report and Accounts of 

Hindustan Housing Factory Limit-
ed for the period of 1st April, 
1953 to 31st July, 1954. 

Vol. I, 398. 
Annual Report and Audited Ac-

counts of Employees' State Insur-
ance Corporation. 1952-53. 

Vol. I, 276. 
Annual Report of Coir Board for the 

period ending 31st March, 1955. 
Vol. VII, 13403. 

Annual Report of Indian Air Lines 
Corporation. 

Vol. VI, 10149. 
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PAPER(S) LAID ON THE TABLE: 
contd. 

Annual Report of I.C.A.R. for 1952-
53. 

Vol. II, 3453. 
Appropriation Accounts (Civil) 

1951-52 and Audit Report, 1953 
and Commerical Appendix tht're-
to. 

Vol. III, 51.32. 
Appropriation Accounts of Railways 

in India for 1953-54, Part I-Re-
view. 

Vol. X. 3489. 
Appropriation Accounts of Railways 

in India for 1953-54, Part II-De-
tailed Appropriation Accounts. 

Vol. X, 3489. 
Articles of Agreement of Interna-

tional Finance Corporation and 
Explanatory Memorandum. 

Vol. IX, 142l. 
Audit Report (Civil) 1954 (Part I). 

Vol. III, 5531. 
Audit Report (Posts and Telegraphs) 

1955, Part I. 
Vol. II, 2070. 

Audit Report. Railways, 1955. 
Vol. X. 3490. 

Audited Profit and Loss Accounts 
of Hindustan Cables Ltd. for the 
period ended the 31st March. 1955. 

Vol. X, 3903. 
Balance Sheets and Audit Reports 

etc. of Delhi Road Transport 
Authority, 1953-54. 

Vol. IV, 7242-43. 
Balance Sheets and Review of 

Working of Railway Collieries and 
Statements of all-in-cost of coal, 
etc. for 1953-54. 

Vol. X. 3489-90. 
Bar Councils (Validation of State 

Laws) Bill (as passed by Rajya 
Sabha. 

Vol. X, 2254. 
Block Accounts (including Caoi-

tal Statements comprising the 
Loan Accounts), Balance Sheets 
and Profit and Loss Accounts of 
Indian Government Railways for 
1953-54. 

Vol. X, 3489. 

PAPER(S) LAID ON THE TABLE: 
contd. 
Budget Estimates of Damodar Valley 

Corporation for the year 1955-56. 
Vol. I, 398. 

Bulletin re silk Industry in Japan. 
Vol. II, 2200. 

Central Silk Board Rules. 
Vol. V, 8285. 

Coal Mines (Conservation and 
Safety) Rules. 

Vol. I, 32. 
Code of Criminal Procedure (Amend 

ment) Bill, 1954, as returned by 
Rajya Sabha with amendments. 

Vol. IV, 7670. 
Coffee Rules, 1955. 

Vol. VI, 10904. 
Committee on Offices of Profit: 

Report of the Commitee. 
Vol. X, 3674. 

Committee on Private Members' 
Bills and Resolutions: 
Minutes of forty-two sittings. 

Vol. VIII, 15673. 
Minutes of Forty-Third to Forty-

Sixth sittings. 
Vol. X, 3671. 

Companies Bill. 1955, as returned 
by Rajya Sabha with amendments. 

Vol. VIII, 15848. 
Constitution (Hindi Language for 

Official Purposes) Order, 1955. 
Vol. X, 2099. 

Copies of letters exchanged between 
Governments of India and U.K. on 
transfer of liability in regard to 
payment of sterling pensions. 

Vol. I, 1455. 
Copy of statements containing rep-

lies to Memoranda from Members 
re Demands for Grants (Rail-
ways), 1955-56. 

Vol. V, 8827. 
Declarations of Exemption under 

Registration of Foreigners Act, 
\939. 

Vol. IV, 5978-80. 
Vol. VII, 12575-76. 

Vol. X, 2553-54. 
Delhi (Control of Building Opera-

tions) Regulations. 
Vol. Ix, 1155. 
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PAPER(S) LAID ON THE TABLE: 
contd. 
Delimitation Commission FiJ'!al 

Orders Nos. 20, 21 and 22. 
Vol. I, 275. 

Delimitation Commission Final 
Order No 23. 

Vol. I, 1051. 

Delimitation Commission Final 
Orders Nos. 24 to 29. 

Vol. V, 8568-64. 
Delimitation Commission Final 

Order No. 30. 
Vol. VII, 13263. 

Dwplaced Persons Compensation and 
Rehabilitation Rules. 

Vol. VI, 10149. 
Displaced Persons Compensation and 

Rehabilitation Rules, as modified 
by Parliament. 

Vol. VIII, 15673. 
Draft Notifications re nomenclature 

and denominations of decimal 
coins. 

Vol. IX, 785. 
Essential Commodities Ordinance, 

1955 (No. 1 of 1955): 
Vol. I, 21. 

J:vidence on the Companies Bill. 
Vol. IV, 7785. 

Financial Agreement between the 
Government of India and Burma. 

Vol. IX, 385. 
First Report of Air-India Interna-

tional Corporation. 
Vol. IV, 6961. 

Fruit Products Order, 1955. 
Vol. VIlI, 14060. 

Half-yearly Reports of the Coir 
Board for the period ending 31st 
March, 1955. 

Vol. VIII, 16021. 

Hindu Minorit,- and. Guardianship 
Bill: 

Report of Joint Committee. 
Vol. II, 2201. 

Hindu Minority and Guardianship 
Bill, 1955 (as passed by Ra,iya 
Sabha). 

Vol. III, 5386. 

PAPER(S) LAID ON THE TABLE: 
contd. 
Hindu Succession Bill: 

Report of Joint Committee. 
Vol. VII, 14370. 

Hindu Succession Bill, 1956 (as Pa5-
sed by Rajya Sabha). 

Vol. IX, 1281. 
Imports and Exports (Control) 

Amendment Bill (as passed 'Jy 
Rajya Sabha). 

Vol. I, 538. 
Indian Railways (Amendment) Bill, 

(as passed by Rajaya Sabha). 
Vol. I, 5311. 

Indian Standards Institution (Certi-
fication Marks) Rules. 

Vol. I, 32. 
Industrial Disputes (Appellate Tri-

bunal) Amendment Ordinance, 
1955. 

Vol. V. 8285. 
Insurance (Amendment) Bill (us 

passed by Rajya Sal!lha.) 
Vol. I, 536. 

Inter-State Water Disputes Bill as 
passed by Rajya Sabha.) 

Vol. X, 31173. 
List of concerns to which exemption 

has been granted under Section 
S6A of Indian Income Tax Act. 

Vol. VIII, 16022. 
List of dignitaries who visited 

India Irom March to December, 
1955. 

Vol. X, 3904. 
Madras Entertainments Tax (Andhra 

Amendment) Act, 1955. 
Vol. IV, 5977. 

Madras Essential Articles Control 
and Requisitioining (Temporary 
Powers) Andhra Amendment Act. 

Vol. I, 32. 
Memoranda re points raised during 

Budget Debate on irrigation and 
power projects. 

Vol. IV, 8111. 
Minerals Conservation and Develop. 

ment Rules, 1958. 
Vol. II, 2581. 

Mines rules, 1955. 
Vol. VI, 11473. -.- -.-- --.-. ---------. __ ._------

105 LSD.-23. 
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PAPER(S) LAID ON-THE --TABLi'-PAPER(S)LAID ON'THE" TABLE: 
contd. contd. 

Ministry of Cl>mmunications Notifi-
cation No. 589 dated the 12th 
March, 1955. 

Vol. IV, 6961. 

Ministry of Finance Notification 
No. S.R.O. 901, dated the 26th 
April. 1955 under Insurance Act, 
1938. 

Vol. V, 8947. 

Ministry of Finance Resolution on 
recommendations of Enquiry Com-
mittee on Sodepore Glass Works. 

Vol. V, 8287. 

Negotiable Instruments (Amend-
ment) Bill, 1955, (as passed by 
Rajya Sabha). 

Vol. VI, 10641. 
Notification making amendment in 

the Cinematograph (Censorship) 
Rules. 

Vol. VIII, 15228. 

Notification making amendment in 
Indian Air Craft Rules, 1937. 

Vol. VII, 12575. 

Notification making amendments 
to Mysore Gold Mines Regula-
tion, 1953. 

Vol. VI 11473. 

Notifications under Central Excises 
and Salt Act. 

Vol. I, 20, 
Vol. II, 2200, 

Vol. III, 4157, 
Vol. V, 8288, 

Vol. VI, 11609, 
Vol. VIII, 1237li, 

Vol. X, 3490. 
NotificatIOn under Cinematograph 

Act. 
Vol. IX, 386. 

Notifications under Essential Com-
modities Act. 

Vol. VIII, 15227. 
Vol. IX, 2-3, 1035, 1421, 1591, 

Vol. X, 3311-12. 
Notifications under Indian Aircraft 

Act, 1934. 
Vol. I, 17-18, 

Vol. V, 8285. 
_._---_._- - --_ .. _._---_ .. _---

Notifications under Indian Tarift 
Act, 1934. 

Vol. I, 21-22. 
Notification under Industrial Finance 

Corporation Act. 
Vol. IX, 386-87, 1422. 

Notifications under Industries (De;-e-
lopment and Regulation) Act. 

Vol. VII, 14060. 
Vol. X, 3311. 

Notifications under Mines and 
Minerals (Regulation and Deve-
lopment) Act. 

Vol. V, 8564-65. 
Notifications under Requisitioning 

and Acquisition of Immovable 
Property Act, 1952. 

Vol. I, 20, 1051, 
Vol. IV, 6401. 

Notifications under Sea Customs 
Act. 

Vol. II, 3883. 
Vol. III, 4827-28, 
Vol. IV, 6401-2, 
Vol. V, 8287-88, 

Vol. VI, 10777, 11473, 
Vol. IX, 4. 

Notification etc., under Tariff Com-
mission Act. 

Vol. III, 4293. 

Opinions on Prevention of Corrup-
tion (Amendment) Bill, 1955. 

Vol. VIII, lli~48, 

Vol. IX, 906, 
Vol. X, 3490. 

Order under Industrial (Develop-
ment and Regulation) Act. 

Vol. IX, 1422. 
Ordinances promulgated by Presi-

dent after termination of Tenth 
Session. 

Vol. IX, 3-4. 
President's Proclamation re Andhra 

Vol. n, 3594. 
Public Debt (Annuity Certificates) 

Rules, 1954. 
Vol. IV, 7441. 

Public Debt (Compensation Bonds) 
Rules, 1954. 

Vol. IV, 7441. 
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PAPER(S) LAID ON THE TABLE: 
contd. 

Ratification of 
(No. 29) 
Labour. 

I.L.O. Convention 
concerning Forced 

Vol. III, 456l. 
Replies to Memoranda of Members 

.,.e. Demands tor Grants, 1955-56-
Railways. 

Vol. IV, 5979, 6677, 8111. 
Report and statements of the Reha-

bilitation Finance Administration. 
Vol. V, 8288. 

Report of Bank Award Commission. 
Vol. VI. 10778. 

Repert of Commission for Scheduled 
Castes and Scheduled Tribes. 

Vol. IV, 7667. 

Reports of Development Council-
0) for Heavy Chemicals (Acids 
and Fertilisers for the year 1954-
55; (ii) for Internal Combustion 
Engines and Power-driven Pumps 
tor the year 1954-55; (iii) for 
Bicycles for the year 1954-55; and 
(iv) for Sugar for the year 1954-
55. 

Vol. VI, 10903. 
Report of Indian delegation to 

Eighth World Health Assembly. 
Vol. VII, 13265. 

Report of Indian Delegation to the 
8th Session of the W.H.O. Regional 
Conference for South East Asia. 

Vol. IX, 4. 
:Report of Indian Government Dele-

gation to 37th Session to Inter-
national Labour Conference. 

Vol. II. 2987. 
:Report of Indian Government Dele-

gation to 38th Session of Inter-
national Labour Conference held 
at Geneva in June, 1955. 

Vol. IX, 906. 
Report of Press Commission, Parts 

II and III. 
Vol. I, 32. 

Report of the Tariff Commission on 
Automobile Hand Tyre Inflator 
Industry; and Government resolu-
tion and notification thereon. 

Vol. I. 21. 

PAPER(S) LAID ON THE TABLE: 
contd. 

Report (1955) of Tariff Commission 
on continuance of protection to 
the Alloy Tool and special Steels 
Industry and Govemment resolu-
tion thereon. 

Vol. IX, 905 . 

Report (1955) of Tarift Commission 
on continuance of protection to 
the Alluminium Industry and Gov-
ernment resolution thereon. 

Vol. IX. 905. 

Report of Tariff Commission on con-
tinuance of protection to Artificial 
Silk and Cotton and Artificial Silk 
Mixed Fabrics Industry etc. 

Vol. V. 9797. 

Report (1955) of Tarift Commission 
on continuance of protection to 
the Automobile Sparking Plug 
Industry and Governm..ent resolu-
tion and notification thereon. 

Vol. IX. 904. 

Report (1955) of Tariff Commission 
on continuance of protection to 
the coated Abrasives Industry and 
Government resolution thereon. 

Vol. IX, 905. 

Report of Tariff Commission on con-
tinuance of protection to the 
Diesel Fuel Injection Equipment 
Industry and Government Reso-
lution, notification and statement 
thereon. 

Vol. VII, 13403-04. 

Report of Tariff Commission on 
continuance of protection to the 
Electric Motor Industry, and Gov-
erv-ment resolution, notification 
and statement thereon. 

Vol. VII, 13403-04. 

Report of Tarift Commission on 
continuance of protection to Grind-
ing Wheels Industry etc. 

Vol. V, 9689-90. 

Report of Tariff Commisaion on 
continuance of protection to 
Machine Screw Industry etc. 

Vo1. VI, 11'161. 
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PAPER(S) LAl]YON THE TABLE: 
contd. 

Report (11155) of Tariff Commission 
on c.ontinuance of protection to 
Motor Vehicle Battery Industry 
and Government resolution there-
on. 

Vol. IX, 904-05. 

Report of Tariff Commission on con-
tinuance of protection to Sodium 
Thiosulphate, Sodium Sulphate 
and Sodium Bisulphite industrie., 
and Government resolution there-
on. 

Vol. VIII, 15845-46. 

Report (1955) of Tariff Commis51011 
on continuance of protection to 
Steel Baling Hoops Industry and 
Government resolution and noti-
fication thereon. 

Vol. IX, 904. 

Reports of Tariff Commissions on 
cotton textile machinery, caustic 
soda and bleaching powder, auto-
mobile sparking plug, stearic acid 
and oleic acid, oil pressure lamps 
and dyestuff industriel; and Gov-
ernment Notifications and Resolu-
tions thereon. 

Vol. I, 18-20. 

1\eport of Tariff Commission on 
En,ineers' Steel File Industry. 

Vol. VI, 10641-42. 

Report of Tariff Conunisaion on fair 
prices of Rubber Tyres and Tubes 
and Gov~rnment Resolution and 
• tatement thereon. 

Vol. IX, 2. 

Report (1955) of Tariff Commission 
on Piston Assembly (Pistons, 
Piston Rings and Gudgeon Pins) 
Industry and Government Resolu-
tion, Notification ancA Statement 
thereon. 

Vol. IX, 903-04. 

l\eporta of Tariff Commission on 
Starch and Glucose Industries and 
Government resolution thereon. 

Vol. IX, 385-86. 

PAPER(S) LAID ON THE TABLE: 
con.td. 
Reports of Tariff Commission on 

treatment of Colliery Block for-
determining the retention pricea 
of steel and on continuance 'of 
protection to Calcium Chloride, 
Soda Ash, Titanium Dioxide anlt 
Hydroquinone Industries. 

Vol. V, 8420-21. 
Report of U.P.S.C. for 1953-54 and 

Government's Memorandum there-
on. 

Vol. VIII, 15383. 
Report of U.P.S.C. for 1954-55 and 

Government Memorandum there-
on. 

Vol. X, 3671. 
Report on first General Elections 

(Vol. II). 
Vol. IV, 6401. 

Vol. V, 1286-87. 
Report on work of Cenkal Silk 

Board. 
Vol. VI, 11472 .. '13. 

Report re accident which occured 
in the Arnlabad Colliery in Jha-
ria Coal-Fields on the 5th Feb-
ruary, 195~. 

Vol. X, 31W4. 

Review of General Agreement on 
Tariffs and Trade. 

Vol. IV, 7665. 
Revised Estimates for the year 

1954-55 and Budget Estimates for 
the year 19155-58 of the Employees' 
State Insurance Corporations. 

Vol. VI, 11609 . 
River Boards Bill, 1955, as passed 

by Rajya Sabha. 
Vol. X, 3673. 

Rubber Rules, 1955. 
Vol. VI, 10904. 

Rules Committee: 
First Report. 

Vol. IX, 1422. 
Seventh Annual Report with State-

ment of Accounts of Industrial 
Finance Corporation for the year 
ended 30th June, 1955. 

Vol. VIII, 15531-32_ 
-------------------------.:.---------------
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PAPEll(S) LAIDON THE TABLE: 

contd. -

Spirituous Preparations (Inter-State 
Trade and Commerce) Control 
Bill 1955-&s returned by Rajya 
Sabha with amendments. 

VoL VI, 12050. 
'The State Bank of India (Amend-

ment) OrdinlUlce, 1955. 
Vol. V, 8285. 

Statements ~ontaining replies to 
certain memoranda received from 
Members re. Demands for Grants 
(Railways), 1955-56. 

Vol. VIII, 15383-84. 
Statement correcting the reply given 

to Starred Question No. 813 reo 
export of Dakota aircraft to 
Afghanistan. 

Vol. VI, 11896. 
Statement giving reasons for pro-

mulgating of Delhi (Control of 
Building Operations) Ordinance, 
1955. 

Vol. IX, 1041. 
Statement gIVing reasons for pro-

mulgation of Industrial Disputes 
(Appellate Tribunal) Ordinance. 

Vol. V, 9321. 
Statement giving reasons for pro-

mulgation of Insurance (Amend· 
ment) Ordinance, 1955. 

Vol. IX, 907. 

Statement giving reasons for pro-
mulgation of State Bank of India 
(Amendment) Ordinance. 

Vol. V, 8950. 
Statement of cases in which lowest 

tenders were not accepted by 
I.S.D., London. during the half 
year ended the 31st December, 
1954. 

Vol. I, 1819. 
Statement on flood situation in 

Orissa. 
Vol. VII, 13407-08. 

Statement re. action by Government 
on I.L.O. Recommendation. 

Vol. X. 2838. 
Statement re. delay in delivery of 

ships by HindUlt&n Shipyard Ltd. 
Vol. VIII. 14921. 

PAPER(S) LAID ON THE TABLE: 
contd. 

Statement re. flood situation. 
Vol. VI, 10373. 

Vol. VIII, 14921. 

Statement reo progress of aetion 
taken on irregularities in Hirakud 
Project. 

Vol. IV, 8111-12. 

Statement re. progress of flOC'd 
control measures. 

Vol. III, 4157. 

Statement re. ratification by India 
of I.L.O. Convention No.5. 

Vol. V, 9197. 

Statement re. tenders accepted by 
India Stores Department, London. 

Vol. X, 3903. 

Statement (No. IV) showing action 
taken by Government on various 
suggestions made by Members 
during Fifth Session, 1953. 

Vol. I, 145-46. 

Statement (First) showing action 
taken by Government on various 
assurances etc., given during the 
Ninth Session, 1955. 

Vol. II, 3593. 

Statement showing Bills passed by 
the Houses during the Eighth 
Session, 1954, and assented to by 

~ the President. 
Vol. I, 17. 

Statement showini progress made on 
centrally-financed multipurpose 
projects upto 31st August, 1955. 

Vol. VIII, 15227. 

Statement showing progress of action 
taken under Indian Income-tax 
Act. 

Vol. V, 8287. 
Summary of Budget EIltimates of 

Indian Airlines Corporation. 
Vol. IX, 139-40. 

Summary of Budget estimates of 
revenue and expenditure of Air 
India International Corporation for 
1955-56. 

Vol. V, 8947. _. __ .. _-------- -------------------_ .. --
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PAPER(S) LAID ON THE TABLE: ···--;::P:-'AA'";:;P;;;;E:;;R"(S;;;":)-;--;-LA9.ID:O-:::O=N THE--TXBLE: 
contd. contd. 
Summary of proceedings of th"! Supplementary Statements Nos. 

Fourteenth Session ot the IDdian XXX XXIX XXXI XXVI XX , , , ,I. 
Labour Conference. XVI, X, VI and II showing action 

Vol. VI, 11895. taken by Government on various 
Supplementary Statements Nos. I, assurances, etc. given during the 

V, XI, XVI, XXI, XXVI, XXV, First Session, 1952, Second Session, 
and XXVI showing action taken 1952, Third Session, 1953, Fourth 
by Government on various assur- Session, 1953, Fifth Session, 1953. 
ances etc. given during Eighth Sixth Session, 1954, Seventh Ses-
Session, 1954, Seventh Session, sion, 1954, Eighth Session, 1954, 
1954, Sixth Session, 1954, Fifth and Ninth Session, 1955 respec-
Session, 1953, Fourth Session, 1953, tively of Lok Sabha. 
Third Session, 1953, Second Sea- Vol. IV, 7665-67; 
sion, 1952 and First Session, 1952 
respectively. 

Vol. I, 145-46. 
Supplementary Statements Nos. II, 

VI, XII, VII, XXII, XXVII, XXVI 
and XXVII showing action taken 
by Government on various assur-
ances etc. given during Eighth 
Session, 1954, Seventh Session, 
1954, Sixth Session, 1954, Fifth 
Session, 1953, Fourth Session, 1953, 
Third Session, 1953, Second Ses-
sion, 1952 and First Session, 1952 
respectively. 

Vol. I, 815-16. 
Supplementary Statements Nos. III, 

VII, XIII, XVIII, XXIII, XXVIII, 
XXVII and XXVIII showing action 
taken by Government on various 
assurances etc., given during 
Eighth Session, 1954, Seventh 
Session, 1954, Sixth Session, 1954, 
Fifth Session, 1953, Fourth Session, 
1953, Third Session 1953, Second 
Session, 1952 and First Session, 
1952 respectively. 

Vol. I, 1819-20. 
Supplementary Statement Nos. 

XXIX, XXVIII, XXX, XXV, 
XX, XV, IX, V and I showing 
action taken by Government on 
various assurances etc., given 
durin, First Session, 1952, Second 
Session, 1952, Third Session, 1953. 
Fourth Session, 1953, Fifth Ses-
sion, 1953, Sixth Session, 1954, 
Seventh Session, 1954, Eighth Ses-
Ilion, 1954 and Ninth Session, 1955 
respectively. 

Vol. III, 578g-90. 

Supplementary Statements Nos. 
XXXI, XXX, XXXII, XXVII,. 
XXII, XVII, XI, VII and III show-
ing action taken by Government 
on various assurances etc. given 
during the First Session, 1952, 
Second Session, 1952, Third Ses-
sion, 1953, Fourth Session, 1953, 
Fifth Session, 1953, Sixth Session, 
1954, Seventh Session, 1954, Eighth 
Session, 1954 and Ninth Session, 
1955 respectively. 

Vol. V, 8286. 

Supplementary Statements Nos. 
XXXI, XXXIII, XXVIII, XXIII, 
XVIII, XII, VIII and IV showing 
action taken by Government on 
various assurances etc. given dur-
ing the Second Session, 1952; 
Third Session, 1953; Fourth Ses-
sion, 1953; Fifth Session, 1953, 
Sixth Session, 1954, Seventh Ses-
sion, 1954, Eighth Session, 1954 
and Ninth Session, 1955 respec-
tively. 

Vol. V, 9690-91. 

Supplementary Statements Nos. 
XXXII, XXXIV, XXIX, XXIV, 
XIX, XIII, IX and V showing 
action taken by Government on 
various assurances etc. given dur-
ing the Second Session, 1952, Third 
Session, 1953, Fourth Session, 1953, 
Fifth Session, 1953, Sixth Session. 
1954, Seventh Session 1954, Eighth 
Session, 1954 and Ninth Session, 
1955 respectively. 

Vol. VI, 11327-28. 
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PAPER(S)LAID ON-THE TABLE: 

contd. 
Supplementary Statements Nos. 

XXXIII, XXXV, XXX, XXV, XX, 
XIV, X, VI and I showing action 
taken by Government on various 
assurances etc. given during the 
Second Session, 1952, Third Ses-
sion, 1953, Fourth Session, 1953, 
Filth Session, 1953, Sixth Session, 
1954, Seventh Session, 1954, Eighth 
Session, 1954, Ninth Session, 1955 
and Tenth Session, 1955 respec-
tively. 

Vol. VII, 13263-65. 

Supplementary Statements Nos. 
XXXII, XXXIV, XXXVI, XXXI. 
XXVI, XXI, XV, XI, VII and I 
showing action taken by Govern-
ment on various assurances etc. 
given during First Session, 1952, 
Second Session, 1952, Third Ses-
sion, 1953, Fourth Session, 1953, 
!<'ifth Session, 1953; Sixth Session, 
1954, Seventh Session, 1954, 
Eighth Session, 1954, Ninth Ses-
sion 1955 and Tenth Session, 1955 
respectively. 

Vol. VIII, 15846-47. 

Supplementary Statements Nos. 
XXXIII, XXXV, XXXVII, XXXII 
XXVII, XXII, XVI, XII, VIII and 
II showing action taken by Gov-
ernment on various assurances 
etc. given during First Session. 
1952 Second Session, 1952, Third 
Session, 1953, Fourth Session, 
1953, Fifth Session, 1953. Sixth 
Session, 1954, Seventh Session, 
1954, Eighth Session, 1954, Ninth 
Session, 1955 and Tenth Session, 
1955 of Lok Sabha respectively. 

Vol. IX, 521-22. 

Supplementary Statements Nos. 
XXXIV, XXXVI, XXXVIII, 
XXVIII, XXIII, XIII, IX and III 
showing action taken by Govern-
ment on various assurances etc. 
liven during the First Session. 
1952; Second Session, 1952; Third 
Session, 1953, Fifth Session, 1953. 
Sixth Session, 1954, Eighth Ses-
sion, 1954, Ninth Selsion, 1955 ani 

PAPER(S) LAID ON THE---TABI=i: 
contd. 

Tenth Session, 1955 of Lok Sabha 
respectively. 

Vol. X, 2253-54. 
Supplementary Statemepts Nos. 

XXXV, XXXVII, XXXIX, XXXIII. 
XXIX, XXIV, XVII, XIV, X, IV 
and First statement showing action 
taken by Government on various 
assurances etc. given dwing the 
First Session, 1952; Second Session, 
1952, Third Session, 1953, Fourth 
Session, 1953, Fifth Session, 1953. 
Sixth Session, 1954, Seventh Ses-
sion, 1954; Eighth Session, 1954, 
Ninth Session, 1955, Tenth Ses-
sion, 1955 and Eleventh Session, 
1955 respectively. 

Vol. X, 3672-73. 
Supplementary Statement No. II 

showing action taken by Govern-
ment on suggestions made durin, 
the Fourth Session, 1953. 

Vol. VII, 13263-65. 
Text of agreement with U.S.S.R. for 

establishment of an iron and steel 
works in India. 

Vol. I, 398. 
Third Annual Report of Sindri 

Fertilizers and Chemicals Ltd. for 
1954-55. 

Vol. IX, 905-06. 
University Grants Commission Bill 

as returned by Rajya Sabha with 
amendments. 

Vol. X, 2100. 

Workini Journalists (Conditions of 
Service) and Miscellaneous Pro-
visions Bill, 1955 (as passed by 
Rajya Sabha). 

Vol. IX, 1591. 
Working Journalists (Industrial Dis-

putes) Bill as passed by Rajya 
Sabha. 

Vol. I, 1047. 

PAREKH, DR. J. N.: 
General discussion ot the General 

Budget, 1955-56. 
Vol. II, 2468-74-

Motion reo Report of States Reorga-
nisation Commission. 

Vol. X, 4445--47 • 
. _----------_ ... _---_._-------_._--_._-
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PATASKAR, SHRI: contd. PARIKH, SHRI S. G.: I 

Motion re. Report of States R~or
ganisation Commission. 

Vol. X. 3856-62. 

PARLIAMENT: 
Demands for Grants, 1955-56. 

Vol. III, 5525-26, 5529. 

PARLIAMENT HOUSE: 

Motion(s) for Adjournment: 
Alleged use of force by police on 

demonstrators in precincts of. 
Vol. V, 9083-85. 

PARLIAMENTARY 
DEPARTMENT OF: 

AFFAIRS, 

Demands for Grants, 1955-56. 
Vol. III, 5525-26, 5527. 

Demands for Grants on Account, 
11165-56. 

Vol. I, 1605, 1621. 

PARLIAMENTARY COMMITTEE(S): 

See "Committee(s), Parliamentary". 

P ARLIW AIJNATH: 

Demands for Grants, 1155-56-
Railways: 
Railway Board: 

Motion to reduce the Demand: 
Extension of new rail link of 

Khandwa-Hingoli metre 
gauge-through Birshev-
goan, Ahmednagar Ghond-
narli to Poona. 

Vol. I, 1174, 1454. 

PART 'C' STATES (LAWS) AMEND-
MENT BILL: 
See under "Bill(s)". 

PATASKAR, SRRI: 
Advanced Age Marriaie Restraint 

Bill (by Shri D. C. Sharma): 
Motion to consider. 
Vol. VI, 12026, 12027, 12031---15, 

12038. 
Citizenship Bill: 

Consideration of clauses. 
Vol. IX, 1367-73. 

Code of Civil Procedure (Amend-
ment) Bill: 
Motion for leave to introduce. 

Vol. IV, 8119. 
Motion to refer to - Joint Com-

mittee. 
Vol. V, 9123-9140, 9142, 9147, 

9153, 9156, 9157, 9159, 
9166, 9167, 9176-77, 9180, 
9188, 9191, 9192, 9194, 
9195, 9203, 9205, 9206-07, 
9212, 9214, 9218, 9221, 9222, 
9224, 9225, 9227, 9230, 9241, 
9252, 9258, 9280, 9291, 9292, 
9295, 9298, 9310-18, 9321-

41. 
Committee on 'Private Members' 

Bills and Resolutions: 
Motion reo Forty-second Report. 

Vol. X, 2932-34, 2935, 2937. 
Companies Bill: 

Presentation of Report of Joint 
Committee. 

Vol. IV, 7379. 
Motion to consider as reported by 

Joint Committee. 
Vol. VI, 10306, 10393. 

Consideration of clauses. 
Vol. VI, 11385, 11966, 11973, 

11974. 
Constitution (Fourth Amendment) 

Bill: 
Motion to refer to Joint Com-

mittee and amendment to 
circulate. 

Vol. II, 1969, 15195, 1996, 1998-
2019, 2021, 2091, 2106. 

Motion to consider as reported by 
Joint Committee. 

Vol. Ill, 4933, 4gM, 4936. 
Consideration of clauses. 

Vo1. III, 5025, 5027, 5031, 
5033-35, 5036-37, 5047, 
5052, 5056, 5057-61, 5090, 

5096-97, &098. 
Motion to pass, as amended. 

Vol. III, 5104. 
Constitution (Eighth Amendment) 

Bill: 
Motion for leave to introduce. 

Vol. IX, 1758. 1777, 1781--89, 
1948. 

------_.-.----------------------------- ---
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PATASKAR, SHRI: contd. 

Delhi (Control of Building Opera-
tions) Bill: 
Motion to consider. 

Vol. IX, 1866. 

Consideration of clauses. 
Vol. IX, 1893, 1894, 1900, 1963. 

Delimitation Commission Final 
Orders Nos. 20, 21 and 22-Laid 
on the Table. 

Vol. I, 275. 

Delimitation Commission Final 
Order No. 23-Laid on the Table. 

Vol. I, 1051. 

Delimitation Commission Final 
Order No. 31}-Laid on the Table. 

Vol. VII, 13263. 

Drugs (Amendment) Bill (as passed 
by Rajya Sabha): 
Consideration of clauses. 

Vol. I, 627-28. 

Evidence on the Companies Bill-
Laid on the Table. 

Vol. IV, 7785. 

Hindu Marriage Bill (as passed by 
Rajya Sabha): 
Motion to consider. 

Vol. IV, 6465, 6468--6502, 
6842, 6843, 6844, 6845, 6888, 

6894, 7422-39. 

Consideration of clauses. 
Vol. IV, 7459, 7477-78, 7487-93, 

7495, 7559-70, 7623, 
7641-42, 7645, 7649-56, 
7671-78, 7680, 7681-82, 
7732, 7748, 7772, 7797-
7812, 7852, 7853--61, 7880, 
7889, 7890, 7914-17, 

7948-52. 
Motion to pass. 

Vol. IV, 8001-04. 

Hindu Minority and Guardianship 
Bill: 

Presentation of Report of Joint 
Committee. 

Vol II, 2201. 

PATASKAR, SHRI: contd. 

Hindu Succession Bill: 
Motion to concur in the recom-

mendation of Rajya Sabba to 
join the Joint Committee of the 
Houses. 

Vol. IV, 8004-25, 8026, 8027, 
8029, 8036, 8037, 8038, 8039, 
8040, 8067, 8103, 8108-09, 
8122, 8133, 8134-35, 8137, 

8298-99, 8323, 8355--88. 
Motion to consider, as passed by 

Rajya Sabha. 
Vol. X, 2414, 2415, 2481-82, 

2484-2508, 2509. 
Imports and Exports 

Amendment Bill (as 
Rajya Sabha): 
Motion to consider. 

Vol. 

(Control) 
passed by 

I, 1187-91. 
Indian Majority (Amendment) Bill 

(Amendment of sectian 3) (bll 
Shri Jhulan Sinha): 
Motion to consider. 

Vol. V, 9560, 956~8. 
Indian Registration (Amendment) 

Bill (Amendment of section 2 etc. 
b" Shri S. C. Samanta): 
Motion to consider. 

Vol. X, 2945, 2946, 2951, 2980, 
2961, 2964-611. 

Consideration of clauses. 
Vol. V, 2969, 2970, 2971, 2973. 

Motion to pass, as amended. 
Vol. X, 2976-77. 

Indian Registration (Amendment) 
Bill (Insertion of new sectiOA 
20A btl Shri S. C. Samanta): 
Motion to consider. 

Vol. V, 9531-33, 9534-38. 

Insurance (Amendment) Bill: 
Motion to consider. 

Vol. IX, 1861-71. 

Inter-State Water Disputes Bill: 
Motion to concur in the recom-

mendation of Rajya Sabha to 
join the Joint Committee. 

Vol. VIII, 15774-78. 
Motion re international situation. 

Vol. vn, 14260, 14261, 14262-
14263, 14264. 
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PATASKAR, SHRI: contd. 

Motion re suspension of Rule 321 in 
its applicatioa to the Constitution 
(Eighth Amendment) Bill. 

Vol. IX, 1936-37. 
Prevention of Disqualification (Par-

liament and Part C States Legis-
latures) Amendment Bill: 
Motion to consider. 

Vol. IX, 1994-96, 1997, 2001, 
2011-12, 2012--14. 

Motion to pass. 
Vol. IX, 2016. 

Report on first General Elections in 
India-Laid on the Table. 

Vol. IV, 640l. 

Report on first General Elections, 
Vol. II-Laid on the Table. 

Vol. V, 8286-87. 
:Representation of the People 

(Amendment) Bill: 
Motion for leave to withdraw. 

Vol. IV, 8117-18. 

Motion for leave to introduce. 
Vol. V, 9198, 9199. 

Motion to refer to Select Com-
mittee. 

Vol. VII, 14586-612, 14616, 
14619-20, 14622, 14623, 
14641, 14707, 14714, 14723-
24, 14744, 14760, 14761, 
14767, 14769, 14770, 14772. 

Vol. VIII, 14802-03, 14804, 
14810-11, 14834, 14838, 
14860, 14900, 14937, 15046-
47, 15056, 15057-77, 15082, 

15084-85, 15085-86. 
Representation of the People (Second 

Amendment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. VII, 14586-612, 14616, 

14619-20, i4622, 14623, 
14641, 14707, 14714, 14723-
24, 14744, 14760, 14761, 
14767, 14769, 14770, 14779. 

Vol. VIII, 14802-03, 14804, 
14810-11, 14834, 14838, 
14860, 14900, 14937, 15046-
4'1, 15056, 15057-77, 15082, 

PATASKAR, SHRI: contd. 

Sea Customs (Amendment) Bill: 
Consideration of clauses. 

Vol. III, 4758, 4759-61. 

Untouchability (Offences) Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. IV, 6635-39. 

Consideration of clauses. 
Vol. IV, 6683, 6688, 6721-22, 

6751-53, 6754, 6764, 6766, 
6767, 6775--78, 6788-89, 
6814, 6816, 6819, 6820, 682l. 

Warnen's and Children's Institutions 
Licensing Bill (by ShTimati Java-
shTi) : 
Motion to consider. 

Vol. I, 1143-48, 1149. 
Motion to adjourn Debate. 

Vol. I, 1149. 

PATEL, SHRIMATI MANIBEN: 

Demands for Grants, 1955-56: 
Broadcasting. 

Vol. III, 4065, 4066-67. 

Indian Posts and Telegraphs 
Department (Including Workin, 
Expenses). 

Vol. II, 3740-42. 

Ministry of Communications. 
Vol. II, 3740-42. 

Ministry of Information and 
Broadcasting. 

Vol. III, 40~7. 

Motion to reduce the Demand: 
Broadcasting of film music. 

Vol. III, 4066. 

Disapproval of policy regard-
in, film censorship. 

Vol. fiI, 4065-66. 

General discussion of the General 
Budget, 195&-56. 

Vol. II, 2583-91. 

Motion re Report of States Reorga-
nisation Commission. 

Vol. X, 3561.,-67. 15084-85, 15085-86. ._----------------- -----
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PATHERKANDI: 

Demands for Grants, 1955-56-
Railways: 
Railway Board: 

Motion to reduce the Demand: 
Extension of new rail link 

through upto old 
Agartala station. 

Vol. I, 1172, 1454. 

PATIL, SHRI KANA V ADE: 

Hindu Marriage Bill (as passed by 
Rajya Sabha): 
Motion to consider. 

Vol. IV, 6868, 7362-69. 
Indian Converts (Regulation and 

Registration) Bill (by Shri Jetha-
lal Joshi) : 
Motion to consider. 

Vol. VIII, 16008. 

Motion reo economic policy. 
Vol. VIII, 16100, 16101. 

Motion reo international situation. 
Vol. VII, 14341-45. 

Motion reo Report of States Reorga-
nisation Commission. 

Vol. X, 3143-44, 4107-10. 

Representation of the People 
(Amendment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. VII, 14696. 

Vol. VIII, 14814, 14891-95. 

Representation of the People (Second 
Amendment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. VII, 14696. 

Vol. VIII, 14814, 14891-95. 

Sea Customs (Amendment) Bill:' 
Consideration of clauses. 

Vol. III, 4756-57. 

PATIL, SHRI S. K.: 
Motion·re. Report of State Reorga-

nisation Commission. 
Vol. X, 2703--30, 2852, 2877. 

PATIL, SHRI SHANKARGANDA: 
General discussion of the General 

Budget, 1955-56. 
Vol. II, 2646-51. 

Motion reo Report of States Reorga-
nisation Commission. 

Vol. X, 4358-62. 

PATNAIK, SHRI U. C.: 
Demands for Grants, 1955-56: 

Defence Capital Outlay. 
Vol. II, 3354. 

Ministry of Defence. 
Vol. II, 3325-36. 

Motion to reduce the Demand. 
Co-ordination of three Ser-

vices for training civilians 
for national service and 
defence. 

Vol. II, 3326-28, 3450. 
Desirability of enlarging 

educational and training 
establishments under Minis-
try of Defence. 

Vol. II, 3449. 
Expansion of Air Force 

Reserves, Air Defence 
Reserves and Auxiliary Air 
Forces. 

Vol. II, 3325-26, 3450. 
Expansion of Naval Defence 

by co-ordination with ship-
building, harbour-develop-
ment and other civilian 
activities. 

Vol. II, 3336, 3449. 
Failure to provide for proper 

preservation and utilisation 
of valuable stores in 
ordnance and engineering 
depots. 

Vol. II, 3333-35, 3449. 
Lack of co-ordination between 

Defence and other Ministries 
and Departments. 
Vol. II, 3330-35, 3448, 3616. 

Modernisation of Defence 
Forces. 

Vol. II, 3342, 3448, 3532. 
Need for co-ordinating 

Defence socio-economic-
planning. 

Vol. II, 3335-36, 34411. 
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PATNAlK, SHRI U. C.: contd. 
Demands for Grants, 1955-56: contd. 

Ministry of Defence: contd. 
Motion to reduce the Demand: 

contd. 
Need for greater emphasis on 

Defence Science Organisa-
tion. 

Vol. II, 3328-30, 3449. 
Need to achieve self-suftl.-

ciency in war materials by 
re-organisation of ordnance 
factories. 

Vol. II, 3331-32. 
Reorganisation of M.E.S. 

Vol. 11, 3449. 
Reorientation of J.C.O. cadre. 

Vol. II, 3448. 
Urgent necessity for reorga-

nisation of ordnance fa\!-
tories in national interest. 

Vol. II, 3331-34, 3449, 3534, 
3535, 3536, 3537. 

ldinistry of Home Affairs: 
Motion to reduce the Demand: 

Ill\Plementation of Govern-
ment's assurances in regard 
to facilities for possession 
ot arms. 

Vol. III, 4474. 

Need for encouraging Rifte 
Associations. 

Vol. III, 4475. 

Need to organise Civil Defence 
Units by co-ordinating acti-
v;.tles of voluntary organisa-
tions. 

Vol. III, 4474. 
Finance Bill, 1955: 

Motion to consider. 
Vol. III, 5605-08. 

Motion reo Report of States Reorga-
nisation Commission. 

Vol. X, 4451-53. 
Opinions on Prevention of Corrup-

tion (Amendment) Bill, 1955-
Laid on the Table. 

Vol. VIII, 15848. 
Vol. IX, 906. 
Vol. X. M90. 

PATNAIK, SHRI U. C. contd. 

Prevention of Corruption (Amend-
ment) Bill (Amendment ot .ec-
non 5: by Shri U. C. Patnaik): 
Motion to circulate. 

Vol. II, 2539-018. 2554. 
Vol. III, 4113-15. 

PAWAR, SHRI V. P.: 
Motion reo Report of States Reor-

ganisation Commission. 
Vol. X, 4191-93. 

PAY AND ALLOWANCES: 
Dl:!mands for Grants, 1955-56: 

Indian Posts and Telegraphs De-
partment (Including workinl 
Expenses) : 

Motion to reduce the Demand: 
Delay in finalisation of sur-
vey of places where bad cli-
mate alJowance have to be 
paid. 

Vol. II, 3708, 3781. 

Inadequate provision of city 
allowance to postal staff. 

Vol. II, 3702, 3761. 

Increase of pay scales of Poata 
and Tele,raphs workers 
especially village' Post Oft\ce 
workers. 

Vol. II, 3682, 3683, 3titl3, 
3702,3761. 

Ministry of Communication: 
Motion to reduce the Demand: 

Disparity between emolu-
ments of Departmental and 
Extra-Departmental staff. 

Vol. II, 3635, 3693, 3700. 
3717-18. 

Disparity in scales of pay of 
employees of Air India In-
ternational and Air Lines 
Corporation. 

Vol. II, 3701, 3761 

Ministry of Home Mairs: 
Motion to reduce the Demand: 

Policy regarding grants of 
allewances to relatives of 
Indian S.1&tes. 

Vol. In, "'73, 4504-05, 4657. 
--~ .. ----.. -- ---------.-----.-~-----.-------.-~.-------.----
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PAY AND ALLOWANCE(S): contd. 
Demands for Grants, 1955-56: contd. 

Other Civil Works: 

Motion to reduce the Demand: 
Need to appoint a Committee 

to remove anomalies in 
scales of pay of workers. 

Vol. II, 2915. 
Demands for Grants, 1955-56-Rail-

ways: 
Open Lines Works-Development 

Fund: 
Motion to reduce the Demand: 

Overtime allowance in the in-
tegrated Eastern Railways. 

Vol. I, 1476, 1599. 
Ordinary Working Expenses-

Operating Staff: 

Motion to reduce the Demand: 
Discrimination between ma-

triculate and non-matricu-
late firemen and drivers 
with respect to fixation of 
pay. 

Vol. I, 1470, 1599. 

Ordinary Working Expenses-Re_ 
pairs and Maintenance: 

Motion to reduce the Demand: 

threat of application "Acting 
allowance" Rules to tempo-
rarily promoted artisans and 
workmen by cutting their 
emoluments on leave ac-
count on Southern Railway. 

Vol. I, 1469, 1599. 

See also "House ~ent Allowance". 

PAY COMMISSION: 
Resolution re appointment of a, 

Vol. V, 8928-46, 9968-10026. 

PAYMENT OF COMPENSATION TO 
LANDHOLDERS ON THE ABOLI-
TION OF ZAMINDARI SYSTEM: 

See "Zamindari System, Payment 
of Compensation to Land Holders 
on the Abolition of". 

PAYMENTS TO OTHER GOVERN-
MENTS, DEPARTMENTS ETC. ON 
ACCOUNT OF THE ADMINISTRA-
TION OF AGENCY SUBJECTS 
AND MANAGEMENT OF TREASU-
RIES: 

Demands for Grants, 1955-56. 
Vol. III, 5269, 5273-5321p 

5388-5488, 5489. 
Demands for Grants on Account.. 

1955-56. 
Vol. I, 1605, 1611. 

Demands for Supplementary Grants.. 
1954-55. 

Vol. I, 795, 795. 

PAYMENTS TO RETRENCHED PER-
SONNEL: 
Demands for Grants, 1955-56. 

Vol. III, 5273-:-5321, &388-
5488, 5492. 

Demands for Grants on Account. 
1955-56. Vol. I, 18G5, 1627. 

PAYMENTS TO WORKED LINES 
AND OTHERS: 
Demands for Grants, 1955-56--

Railways: 

Motion to reduce the Demand: 
Non-purchase of Bhopal State 

Railway. 
Vol. 1, 1556, 159g_ 

PENICILLIN: 
Demands for Grants, 1955-56: 

Ministry of Production: 
Motion to reduce the Demand:. 

Failure to produce vital anti-
biotics other than penicillin. 

Vol III 4209, 4233, 4216-
.' 77, 4319. 

PENICILLIN FACTORY: 
President's Address: 

Penicillin Factory, Pimpri. 
Vol. 1, 6, 13_ 

--_ ...... _._------------_.-_ .. __ .. __ ....•.. __ .. _ ..• _ .. _-
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. PENSIONS: 
Demands for Grants, 1955-56: 

Indian Posts and Telegraphs De-
partment (Including Working 
Expenses) : 
Motion to reduce the Demand: 

Increase in rate of-to 
minimum of one's starting 
pay. 

Vol. II, 3709, 3761. 
Demands for Grants on Account, 

1955-56-Andhra. 
Vol. I, 1683-84, 1687-1733, 1736, 

1744. 
Letters exchanged between Govern-

ments of India and U.K. on trans-
fer of liability in regard to pay-
ment of sterling pensions, copies 
of-Laid on the Table. 

Vol. I, 1455. 
PENSIONS, COMMUTED VALUE 

OF: 
Demands fot Grants, 1955-56. 

Vol. III, 5272, 5273-5321, 5388-
5488, 5492. 

Demands for Grants on Account, 
1955-56. 

Vol. 1605, 1627. 
Demands for Grants on Account, 

1955-56-Andllra. 
Vol I, 1686, 1687-1733, 1738, 1747. 

PEPPER: 
Demands for Grants, 1955-56: 

Ministry of Commerce and Indus-
try: 

Motion to reduce the Demand: 
Fall in exports of many 

commodities including shel-
lac, --, cashewnuts and 
artificial silk. 

Vol. III, 4680, 5286. 

PERAMBALUR: 

Demands for Grants, 1955-56: 
Indian Posts and Telegraphs De-

partment (Including Working 
Expenses) : 
Motion to reduce the Demand: 

Need to continue existing 
public call office at-in 
Madras State. 

Vol. II, 3710, 3781. ---

PERAMBALUR: contd . 
Demands for Grants, 1955-56: contd. 
contd. 

Ministry of Production: 
Motion to reduce the Demand: 

Need to erect a fertiliser and 
a cement factory at -- to 
make use of gypsum avail_ 
able there. 

Vol. III, 4232, 4319. 

PETITIOH(S) : 

Chartered Accountants (Amend-
ment) Bill: 
Presentation of. 

Vol. VII, 13267. 

Finance Bill: 
Receipt of. 

Vol. n, 359a. 
Vol. III, 4958, 5661. 

Indian Arms Act: 
Presentation of. 

Vol. VI, 10495. 
Prize Competitions Bill: 

Receipt of. 
Vol. VIII, 14921. 

Report of States Reorganisation 
Commission: 
Presentation of. 

Vol. X, 2983, 3674, 3905. 

PETITIONS, COMMITTEE ON: 

See "Committee on Petitions" under 
"Committee(s), Parliamentary" 

PHILLIPOSE, SHRI E. JOHN: 

Death of. 
Vol. I, 397-98. 

PILLAI, SHRI THANU: 

Constitution (Seventh Amendment) 
Bill: 
Motion to refer to Select Com-

mittee. 
Vol. IX, 792. 

Demands for Grants, 1955-56: 
Andaman and Nicobar Islands. 

Vol. III, 4631-32 

Ministry of Home Mairs. 
Vol. nI, 482~2. 
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PILLAI SHRI THANU; contd. 
Demands for Grants, 1955-56: contd. 
Ministry of Home Affairs: contd. 

Motion to reduce the Demand: 
Failure to safeguard interests 

of Scheduled Castes. 
. Vol. III, 4631. 

Revision of pay scale of lower 
division clerks employed 
under Central Government. 

Vol. III, 4627-28. 

Ministry of Information and 
Broadcasting. 

Vol. III, 4081. 
Finance Bill: 

Motion to consider. 
Vol. III, 5714, 5759-64. 

Indian Tariff (Second Amendment) 
Bill: 
Motion to consider. 

Vol. X, 2127-29. 
Indian Tariff (Third Amendment) 

Bill: 
Motion to consider. 

Vol. X, 2127-29. 
Motion re economic policy. 

Vol. VIII, 16147-51. 
Motion re Report of States Reorga-

nisation Commission. 
Vol. X, 2732-33, 3140, 3676. 

Resolution re weights and measures. 
Vol. IV, 6053. 

River Boards Bill: 
Motion to concur in the recom-

mendation of Rajya Sabha to 
join the Joint Committee. 

Vol. VIn, 15870-72. 
PILOT(S): 

Demands for Grants, 1955-56: 
Aviation: 

Motion to reduce the Demand: 
Unemployed pilots. 

Vol. II, 3712, 3761. 

PISTON ASSEMBLY INDUSTRY: 
Report (1955) of the Tariff Commis-

sion on the piston assembly 
(pistons, piston rings and gudgeon 
pins) industry, and Government 
resolution, notification and state-
ment thereon-Laid on the Table. 

Vol. IX, 903-04. 

PLANTATION ENQUIRY COMMIS· 
SION: 

Demands for Supplementary Grants, 
1954-55: 
Miscellaneous Departments and 

Expenditure under the Ministry 
of Commerce and Industry: 

Motion to reduce the Demand: 
Plantation Enquiry Commis-

sion. 
Vol. I, 747, 753-54, 755, 756. 

PLANTATION LABOUR ACT, 1951: 

Demands for Grants, 1955-56: 
Ministry of Labour: 

Motion to reduce the Demand: 
Delay in framing rules under. 

Vol. II, 2964-65, 2969, 3012-
13, 3039. 

Failure to implement effec-
tively Minimum Wages Act, 
-- and other measures. 
Vol. II, 2919, 2920-26, 2964-
65, 2967, 3002, 3028--33, 

3039. 

Need for full implementation 
of. 
Vol. II, 2964-65, 2966, 3012-

13, 1029. 

POCKER SAHEB, SHRI: 
Funeral Reforms Bill (btl Shri 

TeUcikar) : 
Motion to circulate. 

Vol. VIII, 15975. 

General discussion of the General 
Budget, 1955-56. 

Vol. II, 2299-2303. 

Indian Converts (Regulation and 
Registration) Bill (btl Shri Jeth4-
lal Johi): 
Motion to consider. 

Vol. IX, 1102·03. 

Motion re Report of States Reorga-
nisation Commission. 

Vol. X, 4430-33. 

POINT OF ORDER: 

re use of objectionable expression. 
Vol. IX, 907-08 . 

. _------------------_._-------
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POLICE: 
Demands for Grants, 1955-56. 

Vol. III, 4445, 4446, 444~71, 4475, 
4473-4556, 4562-4657, 4658. 

Motion to reduce the Demand: 
Conditions of police subordina-

tes. 
Vol. III, 4475, 4633-34, 4646, 
4657. 
Conditions of policemen. 

Vol. Ill, 4475, 4683-34, 4646, 
4657. 
Disapproval of poltcy rf!! rec-
ruitment of R.S.O.'s in Spe-
cial Police Establishment. 

Vol. III, 4475, 4506-07, 4657. 
Tripura: 

Motion to reduce the Demand: 
Repression by Armed Police 

in Tripura. 
Vol. III, 4477, 4657. 

Demands for Grants on Account, 
19G~-56. 

Vol. I, 1605, 1615. 
Demands for Grants on Account, 

1965-58-Andhra. 
Vol. I" 1608, 1687-1733, 1738, 
1741. 

Demands for Supplementary 
Grants-19M-55. 

Vol. I, 795, 797. 

Motion(s) for Adjournment: 
Alleged use of force by -- on 

demonstrators in precincts of 
Parliament House. 

Vol. V, 9083-85. 
POLICE COMMISSION: 

Demands for Grants, 1955-56: 
Ministry of Home Mairs: 

Motion to reduce the Demand: 
Need to set up a --. 
Vol. III, 4475, 4574-75, 4633-
34, 4657. 

POLITICAL PENSIONS: 
Resolution re --. 

Vol. III, 4765-4822. 
PONDICHERRY: 

Calling attention to matter of urgent 
public importance--Strike in --. 

Vol. II, 2441-45. 

PONDICHERRY: contd. 

Demands for Grants, 1955-56: 
External Mairs: 

Motion to reduce the Demand: 

Recruitment of Indians in 
Pondicherry French Arm,. 

Vol. II, 3920-21, 3995, 4020. 

State of Pondicherry. 
Vol. II, 3886--3994, 3996--4004, 

4005-21, 4022. 
Demands for Grants on Account, 

1955-58: 

State of Pondicherry. 
Vol. I, 1605, 1609. 

Half-an-hour discussion re Pondi-
cherry Assembly. 

Vol. VII, 14040-52. 

Statement re textile mills in. 
Vol. IV, 8113-15. 

POONA: 

Demands for Grants, 1955-58-Rail-
ways: 

Railway Board: 

Motion to reduce the Demand: 

Extension of new rail link of 
Khandwa-Hingoli meter 
gauge-through Parliwaij-
nath, Bir Shevgaon, Ahmed-
nagar Ghondnadi to Poona. 

Vol. I, 1174, 1454. 

PORTS AND PILOTAGE: 

Demands for Grants, 1955-56. 
Vol. III, 5525-26, 5528. 

Demands for Grants on Account, 
1955-56. 

Vol. I, 1605, 1623. 

PORTUGAL: 

Statement re joint statement by 
U.S. Secretary of State and 
Foreign Minister of Portugal. 

Vol. IX, 1282-83. 
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PORTUGUESE POSSESSIONS IN 
INDIA: 

Demands for Grants. 1955-56: 
External Affairs. 

Motion to reduce the Demand: 
Continued refusal to allow 

Indians outside Portuguese 
territories to participate in 
movement for liberating 
part of our cOWltry occupied 
by Portugal. 
Vol. II. 3920, 3942, 3994, 
4004, 4020. 

Question of liberation of parts 
of India under Portuguese 
control. 
Vol. II, 3905-07, 3020. 3936. 

3942. 3977-81. 3995. 4003-
04. 4020. 

Motion(s) for Adjournment: 
Demonstrations against Portuguese 

atrocities. 
Vol. VI. 10367-72. 

Deportation of certain Satyagrahis 
by Portuguese authorities. 

Vol. IV. 6243-44. 7657-61. 
Inhuman torture by Portuguese 

Police. 
Vol. V, 9081-83. 

Policy of Government towards 
freedom movement in Goa. 

Vol. VI. 10141-49. 
Motion re situation in Goa. 

Vol. V. 8289-96, 6486-8562. 
President's Address: 

Portuguese Possessions in India. 
Vol. I, 5, 10. 

Statement on Goa. 
Vol. VI. 10377-78. 

Statement re alleged ill-treatment of 
a satyagrahi by Porlul{Uese 
Police. . 

Vol. V, 9197-98. 
Statement re Goa. 

Vol. VIII, 16023-25. 
Statement Te Goa situation. 

Vol. VI, 10249-53. 
Statement re incidents on Goa 

Border. 
Vol. V, 9319-20. 

POST BOX (ES) : 

Demands for Grants, 19l5tI-56: 
Indian Posts and Telegraphs 

Department (Including Working 
ExpenSes): 
Motion to reduce the Demand: 

Provision of -- on buses. 
Vol. II. 3660, 3703. 3761. 

POST OFFICE SAVINGS BANK 
PASS BOOK(S): 

Demands for Grants, 1955-56: 
Indian Posts Bnd Telegraphs De-

partment (Including Working 
Expenses) : 
Motion to reduce the Demand: 

Desirability of printing M.O. 
forms, -- and Telegraph 
message forms in regional 
languages. 
Vol. II, 3681, 3691, 3703, 

3760, 3761. 

POSTAGE RATES: 
Demands for Grants. 1955-56: 

Ministry of Communications: 
Motion to reduce the Demand: 

Reduction of postage rates. 
Vol. II, 3624. 3674-75, 3700, 
3761. 

POSTS AND TELEGRAPHS: 

Audit Report (Posts and Tele-
graphs) 1955. Part I-LalJ on the 
Table. 

Vol. II. 2070. 

Demands for Grants, 1955-56: 
Indinn Posts and Telegraphs 

Department (Including Working 
Expenses): 

Motion to reduce the Demand: 
Desirability of purchasing file 

boards, tags and other 
concerned P.O. Circle. 

Vol. II, 3704, 3761. 

Failure of Government to 
construct a new building for 
Sub Post Office at 
Jharsuguda, Orissa. 

Vol. II, 3702 
105-1.':8:b.-24-------------------.-.------
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POSTS AND TELEGRAPHS: contd. 

Demands for Grants, 1955-56: contd. 
Motion to reduce the Demand: 

contd. 

Fiscal policy of P. & T. 
Department. 

Vol. II, 3674-75, 3602-93, 
3707, 3724-25, 3761. 

Inadequate accommodation in 
Sub-post Office at 
Jharsuguda in Sambalpur 
District, Orissa. 

Vol. II, 3702, 3761. 

Lack of -- facilities in rural 
areas. 

Vol. II, 3634-35, 3638, 3648, 
3649, 3664, 3671-74, 3682, 
3688-90, 3701, 3759, 3761. 

Necessity of opening a Depart-
mental Telegraph Office 
at Sambalpur (Orissa). 

Vol. II, 3680-81, 3703, 3761. 

Need for appointment of a 
Parliamentary Committee to 
go into finances of P. & T. 
Department. 

Vol. II, 3707, 3729, 3761. 

Need to open Posts and Tele-
graphs Offices. 

Vol. II, 3635-36, 3659-61, 
3702, 3761. 

Transfer of all Telegraph, 
offices lines and wires and 
carrier and telephone ex-
change at Jharsuguda, which 
are within the political 
boundaries of Orissa, to 
Orissa P. & T. Circle. 

Vol. II, 3705, 3761. 

Upgrading of Cuttack Tele-
sraph Office. 

Vol. II, 3680, 3703, 3761. 

Resolution re separation of finance. 
Vol. I, 1769-1807. 

See also "Railway Mail Service". 

POSTAL EMPLOYEES: 

Demands for Grants, 1955-56: 

Indian Posts and Telegraphs 
Department (Including Working 
Expenses): 
Motion to reduce the Demand: 

Condition of workers of rural 
Post Offices. 
Vol. II, 3675-76, 3684, 3709, 

3761. 
Constitution of Appellate 

Tribunals at Circle and 
Central levels to dispose of 
individual cases of staft'. 

Vol. II, 3696-97, 3709, 3761. 
Finalisation of the gradation 

list of employees in Hydera-
bad Circle. 

Vol. II, 3706, 3761. 
Grant of medical concession to 

families of class IV staft'. 
Vol. II, 3685, 3697, 3708, 

3747, 3761. 
Grant of postal holidays to 

employees or payment of 
compensation in lieu there-
of. 
Vol. II, 3684-85, 3668, 3708, 

3761. 
Inadequate provision of city 

allowances to postal staff: 
Vol. II, 3702, 3761. 

Increase of pay scales of Posts 
and Telegraphs Workers, 
especially village Post Office 
Workers. 
Vol. II, 3682, 3683, 3693, 

3702, 3761. 
Lack of quarters for em· 

ployees. 
Vol. II, 3647-48, 3658, 3685. 

86, 3707, 3759, 3761. 
Modification of scheme of re-

organisation of R.M.S. Divi-
sion in consultation with 
All India Railway Mail 
Service Employees' Union. 
Vol. II, 3693-94, 3709, 3729-

30, 3739, 3761. 
Need to revert General Ser-

vice Telegraph Master(s) of 
other circles back to their 
own circles. 

Vol. II, 3704, 3761. 
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POSTAL EMPLOYEES: contd. 
Demands for Grants: contd. 

Motion to reduce the Dcmanri: 
contd. 

Provision of railway quarters 
for R.M.S. staff near Rail-
way Stations. 

Vol. II, 3708, 3761. 
Working conditions of Mail 

Sorters and Mail Guards. 
Vol. II, 3707, 3761. 

Ministry of Communications: 
Motion to reduce Demand: 

Disparity bet~en emolump.nts 
of Departmental and Extra-
Departmental Staff in rural 
areas. 

Vol. II, 3635, 3693, 3700, 
3717-18, 3761. 

Increase of pay scales of P. &: 
T. Workers especially vil-
lage Post Office Workers. 

Vol. II, 3682, 3683, 3693, 
3702, 3761. 

Representation of scheduled 
castes in Post and Tele-
graph Offices. 

VC\l. II, 3686-87, 3700, 3761. 

POWER-DRIVEN PUMPS: 
See "Pumps, Power-driven". 

PRABHAKAR, SHRI NAVAL: 
Caste Distinctions Removal Bill (by 

Shri Dabhi): 
Motion to consider and amend-

ments to circulate and to refer 
to Select Committee. 

Vol. III, 5368-71. 
Delhi (Control of Building Opera-

tions) Bill: 
Motion to consider. 

Vol. IX, 173~6. 
Delhi Joint Water and Sewage 

Board (Amendment) Bill: 
Motion to consider. 

Vol. V, 9107-09, 9115. 

Demands for Grants, 1955-56-Rail-
ways: 
Railway Board. 

Vol. I, 143~2. 

PRABHAKAR, SHRI NAVAL--contd. 
Demands for Grants, 1955-56: contd. 

Motion to reduce the Demand: 
Slow pace of construction of 

quarters and serious defects 
in quarters built for class III 
and class IV employees. 

Vol. I, 1439-40. 
Hindu Marriage Bill (as passed by 

Rajya Sabha): 
Consideration of clauses. 

Vol. IV, 7541. 
Motions re Reports of Commissioner 

for Scheduled Castes and Sche-
duled Tribes for 1953-54. 
Vol. VII, 18889-900, 13923, 13956, 

13962, 13963, 13964, 14068, 14393, 
14444. 

Motion re Report of States 'Re-
organisation Commission. 

Vol. X, 3189. 
Representation of the People 

(Amendment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. VII, 14763-68. 

Representation of the People 
(Second Amendment) Bill: 
Motion to refer to Select Commit-
tee. 

Vol. VII, 14763-68. 
Untouchability (Offences) Bill: 

Motion to consider as reported by 
the Joint Committee. 

Vol. IV, 6631-35. 
PREFERENCE SHARES: 

Demands for Supplementary Grants, 
1955-56: 
Other Capital Outlay of the Minis-

try of Works, Housing and 
Supply: 
Motion to reduce the Demand: 

Disapproval of policy of con-
tribution to the public com-
pany under private persons 
through preference shares. 
Vol. VIll, 15403, 15404-41 

PRE-PARTITION PAYMENTS: 
Demands for Excess Grants, 1950-51. 

Vol. X, 2399. 2401-10, 2412. 
Demands for Grants. 1955-56. 

Vol. m, 5271, 5273-5321, 5388-
5488, 5491. 
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PRE-PARTITION PAYMENTS: contd. 
Demands for Grants on Accounts. 

1955-56. 
Vol. I, 1605, 1612. 

Demands for Supplementary Grants, 
186&-'6. 

Vol. X, 2246-50. 

PRE:81DENT'S ADDRESS: 
Motion on Address by the President. 

Vol. I, 147---274, 282---396, 400-
37, 506---34. 

President's Address. 
Vol. I, 1---15. 

Community Development Projects 
and National Extension Service. 

Vol. 1. 7, 13-14. 
. Cottage and small-scale industries. 

Vol. I, 7, 13. 
D.D.T. Factory. Delhi. 

Vol. I, 6, 13. 
De/acto transfer of French Posses-

sions in India to the Indian 
Union. 

Vol. I. 5, 12. 
Distinguished foreign visitors in 

India during 1954-55. 
Vol. I, 2, 9. 

Establishment of steel plants at 
Rourkela and Bhilai. 

Vol. I, 6, 7, 13. 
Fil'!lt and Second Five Year Plans. 

Vol. I, 7-8, 14. 
Geneva Conference on Indo-China. 

Vol. I, 3-4, 10-11. 
Government's decision to acquire 

eft'ective control over Imperial 
Bank of India. 

Hindustan Shipyard Ltd., Visa-
khapatnam. 

Vol. I, 6, 13. 
Improvement in economic situa-

tion in the country. 
Vol. I, 5-6, 12 

India's Agreement with China 
over Tibet. 

Vol. I, 2-3, 9-10. 
Industrial Credit and Investment 

Corporation. 
Vol. I, 8, 12-13. 

PRESIDENT'S ADDRESS: contd. 
Meetings of Colombo Powers at 

Colombo and Bogar. 
Vol. I, 3, 10. 

Nuclear and theremo-nuclear 
weapons. 

Vol. I, 4-5, 11. 
Panch Sheela. 

Vol. I, 2-3, 9-10. 
Peaceful uses of atomic energy. 

Vol. I, 5, 11-12. 
Penicillin Factory, Pimpri. 

Vol. I, 6, 13. 
Portuguese Possessions in IndIa. 

Vol. I, 5, 12. 
Problem of Formosa. 

Vol. I, 4, 11 . 
Procolomation re Andhra. 

Vol. I, a, 14. 
Production of fertilizers at Sindri. 

Vol. I, 6, 13. 
River valley projects. 

Vol. I, 7, 13. 
Telephone Cable Factory, Rupna-

rainpur. 
Vol. I, 6, 13. 

Work before Parliament for the 
Session. 

VoJ. I, 8-9, 14-15. 

PRESIDENT'S ASSENT TO BILLS: 
Abducted Persons (Recovery and 

Restoration) Continuance Bill, 
1955. 

Vol. VIII, 15228. 
Abolition of Whipping Bill, 1955. 

Vol. X, 3904. 
Andhra Appropriation Bill, 1955. 

Vol. II, 2711 
A1ldhra Appropriation (Vote on Ac-

count) Bill, 1955. 
Vol. II, 2711. 

,\ppropriation Bill, 1955. 
Vol. II, 3453. 

Appropriation (No.2) Bill, 1955. 
Vol. IV, 7241. 

Appropriation (No.3) Bill, 1955. 
Vol. IX, 1. 

Appropriation (No.4) Bill, 1955. 
Vol. X, S9011 ----_._---------_..!..-----------
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PRESIDENT'S ASSENT TO BILLS: I PRESIDENT'S ASSENT TO BILL: 
contd. contd. 
Appropriation (No.5) Bill 1955. Imports and Exports (Contl-ol) 

Vol. X, 3905. Amendment Bill, 1U55. 
Appropriation (Railways) Bill, 1955. Vol. n, 2711. 

Vol. II, 3453. Indian Coinage (Amendment) Bill, 
Appropriation (Railways) No. 2 1955. 

Bill, 1955. Vol. VIIl, 15228. 
Vol. II, 3453. 

Appropriation (Vote on Account) 
Bill, 1955. 

Vol. II, 3453. 
Chartered Accountants (Amend-

ment) Bill, 1955. 
Vol. IX, 1. 

Code of criminal Procedure (Amend-
ment) Bill, 1954. 

Vol. VI, 10149. 
Commandel'S-in-Chief (Change in 

Designation) Bill, 1955. 
Vol. V, 8284. 

Constitution (Third Amendment) 
Bill. 

Vol. I, 1321. 
Constitution (Fourth Amendment) 

Bill, 1954_ 
Vol. V, 8284. 

Delhi Joint Water and Sewa,e Board 
(Amendment) Bill, 1954. . 

Vol. IX, I. 
Dentists (Amendment) Bill, 1954. 

Vol. IV, 6244. 
Drugs (Amendment) Bill. 1954. 

Vol. IV, 6244. 
Durgah Khwaja Saheb Bill, 1952. 

Vol. IX, 1. 
Essential Commodities Bill, 1955: 

Assented to by the President. 
Vol. III, 4827. 

Finance Bill, 1955. 
Vol. IV, 7241. 

Finance Commission (Miscellaneous 
Provisions) Amendment Bill, 
1955. 

Vol. IV, 624~. 
Hindu Marriage Bill, 1954. 

Vol. V. 8284. 
Hyderabad Export Duties (Valida-

tion) Bill. 1~5. 
Vol. V, 8284. 

Indian Railways (Amendment) Bill, 
1955. 

Vol. V, 8284. 
Indian Stamp (Amendment) Bill, 

1955: 

Indian Tariff 
11155. 

Vol. X, 3904. 
(Amendment) Bill, 

Vol. VI, 11473-74. 
Industrial and State Financial Cor-

porations (Amendment) Bill, 1955. 
Vol. VII, 14377. 

Industrial Disputes (Appellate Tri-
bunal) Amendment Bill, 1955. 

Vol. VII, 14377. 
Industrial Disputes (Banking Com-

panies) Decision Bill, 19515. 
Vol. IX, 1. 

Insurance (Amendment) Bill, 1955. 
Vol. V, 8284. 

Land Customs (Amendment) Bill, 
1955. 

Vol. IX,!. 
Medicinal and Toilet Preparation 

(Excise Duties) Bill, 1954. 
Vol. V, 8284. 

Negotiable Instruments 
ment) Bill, 1955. 

(Amend-

Prisoners (Attendance 
Bill, 1955. 

Vol. IX, 1. 
in Courts) 

Vol. VIII, 15228. 
Prize Competitions Bill, 1955. 

Vol. IX,!. 
The Reserve Bank of Inllie (Amend-

ment) Bill, 1955. 
Vol. V. 8284 

Salaries and Allowances of Members 
of Parliament (Amendment) Bill, 
1955. 

Vol. III, 4157. 
Sea Customs (Amendment) BUl. 

1954. 
Vol. V, 82M. 
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PRESIDENT'S ASSENT TO BILL: 
contd. 

Spirituous Preparations (Inter-State 
Trade and Commerce) Control 
Bill, 1955. 

Vol. IX, 1. 

State Bank of India Bill, 1955. 
Vol. V, tl284. 

State Bank of India (Amendment) 
Bill, 1955. 

Vol. VIII, 15228. 

Statement showing the Bills pass-
ed by the Houses during the 
Eighth Session, 1954, and assent-
ed to by the President-Laid on 
the Table. 

Vo1. I, 17. 

Untouchability (Offences) Bill, 1954. 
Vol. V, 8284. 

Working Journalists (Conditions of 
Service) and Miscellaneous Provi-
sions Bill, 1955. 

Vol. X, 3904. 

Working Journalists (Industrial Dis-
putes) Bill, 1955. 

Vol. II, 2711. 

PRESIDENT'S MESSAGE: 

Message from the President. 
Vol. I, 016. 

PRESIDENT'S PROCLAMATION: 

Te Andhra-Laid on the Table. 
Vol. II, 3594. 

PRESS AND REGISTRATION 
BOOKS (AMENDMENT) 
1952: 

See under "Bill (s) fl. 

OF 
BILL, 

PRESS AND REGISTRATION OF 
BOOKS (AMENDMENT) BILL, 
1955: 

See under "Bill(s)". 

PRESS COMMISSION: 
Demands for Grants, 1955-56: 

Ministry of Information and 
Broadcasting: 
Motion to reduce the Demand: 

Necessity of implementing 
Press Commission's recom-
mendations. 

Vol. III, 4068, 4085, 4173, 
4200. 

Motion Te Report of. 
Vol. VI, 10532-83, 10643-776. 

Report of the -- Parts II and III-
Laid on the Table. 

Vol. I, 32. 

PREVENTION OF CORRUPTION 
(AMENDMENT) BILL, 1955: 
Opinions on -- Laid 011 the Table. 

Vol. VIII, 15848. 
Vol. IX, 906. 
Vol. X, 3490. 

See also under "Bill(s)". 

PREVENTION OF CORRlJP'l'ION 
(AMENDMENT) BILL (Amend-
ment of Section 5: btl Shri 
U. C. Patnaik): 
See under "Bill(s)". 

PREVENTION OF DISQUALIFICA-
TION (PARLIAMENT AND PART 
C STATES LEGISLATURES) 
AMENDMENT BILL, 1955: 
See under "Bill (s) ". 

PREVENTION OF JUVENILE VAG-
RANCY AND BEGGING BILL 
(By Shri M. L. Dwivedi): 
See under "Bill(s)". 

PRICE(S): 
Demands for Grants, 1955-56: 

Ministry of Food and Agricul-
ture: 

Motion to reduce the Demand: 
Inadequate measures to check 

the fall of Agricultural 
prices. 
Vol. II, 3194-95, 3196, 3206, 

3238, 3244, 3263--06, 
3270-71, 3280, 3286, 

3293-94, 3302, 3308-20, 
3321. --_ .. _----------....-;..----
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PRICE(S): contll. 
Demands for Grants, 1955-56: contd. 

Motion to reduce the Demand: 
contd. 

Need to create an All India 
Ware-house Board to help 
Cultivators to get better 
prices. 

Vol. II, 3283, 3315-16, 
3321. 

Problem of agricultural vis-
a-vis prices of industrial 
goods. 

Vol. II, 3190, 3194-95, 
3244-45, 3248, 3266, 3283, 

3293, 3294, 3308-09 • 
. 3321. 

Resolution Te imbalance in price 
structure. 

Vol. II, 3393-3401. 

PRINTING PRESS(ES): 

Demands for Grants, 1955-156: 
Indian Posts and Telegraphs De-

partment (Including Working 
Expenses): 

Motion to reduce the Demand: 

Desirobility of printing Tele-
phone Directories and 
Trunk Cali Rate Books in 
local -- in preference to 
presses outside the circle. 

Vol. II, 3703, 3761. 

PRISONERS (ATTENDANCE IN 
COURTS) BILL, 

See under "Bill (s)". 

PRIVATE ENTERPRISES: 
Demands for 

Grants 1955-56: 
Supplementary 

Other Capital Outlay of the 
Ministry of Finance: 

Motion to reduce the Demand: 
Disapproval of policy of 

allowing foreign capital to 
come through -- and 
sources. 

Vol. VIII, 15390, 15391-
402. 

, 
PRIVATE MEMBERS' BILLS AND 

RESOLUTIONS, COMMITTEE ON: 

See "Committee on Private Mem-
bers' Bills and Resolutiolll" 
under "Committee(s), Parlia-
mentary". 

PRIVILEGE, QUESTION OF: 

Question of Privilege. 
Vol. VI, 11463-66. 

PRIVILEGE, TICKE'r ORDER 
CONCESSION(S) : 

Demands for Grants, 1955-56: 
Indian Posts and Telegraphs De-

partment (Including Workinl 
Expenses): 
Motion to reduce the Demand: 

Need for restoration ot 
P.T.O. Concessfon. 

Vol. II, 3647, 3707, 3721-
22, 3761. 

PRIVY PURSES AND ALLOW-
ANCES OF INDIAN RULERS: 

Demands for Grants, 1955-56. 
Vol. III, 4445, 4447, 4.44tf-71, 

4479-4556, 4562--4657, 4658. 
Demands for Grants on Account, 

1955-56. 

Demands for 
Grants 1954-55. 

---

Vol. I, 1605, 1611t 
Supplementary 

Vol. I, 795, 798. 

PRIZE COMPETITIONS BILL: 

Receipt of petition. 
Vol. VIII, 14921. 

See also under "Bill(s)". 

PROCLAMATION RE ANDHRA: 

President's 
Table. 

-Laid on the 

Vol. II, 3594. 

PRODUCTION, AGRICULTURAL: 

See "Agricultural Production". 
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PRODUCTION CENTRES: 

Demands for Supplementary 
Grants, 1955-56: 
Expendi ture on Displaced Per-

sons: 
Motion to reduce the Demand: 

Expenditure on -- and 
homes and infirmaries. 

Vol. X, 2344-45, 2345-74. 

PRODUCTION, INDUSTRIAL: 

See "Industrial Production". 

PRODUCTION, MINISTRY OF: 

Demands for Grants, 1955.56: 
Vol. III, 4201-92, 4295-4321. 

Motion to reduce the Demand: 
Entrusting production of refin-

ed oil entirely to foreilll m· 
terests. 

Vol. III, 4231, 4245-46, 4282. 
Exploitation of labour by con-

tractors of Hindusthan Steel 
Ltd., Rourkela. 

Vol. III, 4231, 4319. 
Failure to produce vital anti-

biotics other than Penicillin. 
Vol. III,4209, 4233, 4276-77, 

4319. 
Failure to set up • State-owned 

cement factory for Nandi· 
konda Project. 

Vol. Ill, 4208, 4232-33, 4298, 
4319. 

Failure to set up a steel plant 
in West Bengal. 

Vol. Ill, 4231, 4319. 
Inadequate arrangements for 

drinking water at the lite of 
Hindusthan Steel Ltd., 
Rourkela. 

Vol. III, 4223, 4232, 4313, 
4319. 

Inadequate employment. of 
local people in Hindus than 
Steel Ltd., Rourkela. 

Vol. III, 4231, 4319. 
Inadequate steps to safeguard 

interest of Orissa and of 
people of Orissa ilt Hindu-
sthan Steel Ltd. 

Vol. Il!; 4212, G19. 

PRODUCTION, MINISTRY Of-.. 
-co1l.td. 

Lack of asramrements for 
technical training of adequate 
number of local people for 
liindusthan Ltd., RourKela 

Vol. Ill, 4232, 4319. 
Need to erect a fertiliser and 

a cement factory at Peram· 
balur to make use of gypsum 
available there. 

Vol. m, 4232, 4319. 
Need to erect a steel plant at 

Virdhachalam to make use 
of iron ore available there. 

Vol. m, 4232, 4319. 
Non-payment of compensation 

and forcible occupation of 
lands in connection with 
works of Hindusthen Steel 
Ltd., Rourkela. 

Vol. III, 4231-32, 4313, 4311). 
Policy in respect (If oil renneries. 

Vol. Ill, 4233, 4250, 4282-84, 
4800, 4302-03, 43H!. 

Demands. for Grants on Account, 
1955-56. 

Vol. I, 1605, 1621. 
Demands for Supplementary 

Grants, 1955-56: 
Vol. X 2155-88. 

Motion to reduce the Demand: 
Steps taken for expansion of 

steel production. 
Vol. X, 2155-87. 

PROFIT AND LOSS ACCOUNTS: 
Block Accounts (including Capital 

Statements comprising the Loan 
Accounts), Balance Sheets anJ 
-- of Indian Government Rail· 
ways for 1953-5'-Laid on the 
Table. 

Vol. X. 3489. 

PROGRAMME ADVISORY COM-
MITTEE: 

Demands for Grants, 1955-56: 
Broadcasting: 
Motion to reduce the Demand: 

Policy regarding selection 
of Members for --. 

Vol. III, 4088, 4200. 
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PROHIBITION ENQUIRY COMMIT-
TE!:: 

Demands for Grants. 1955-56: 
Miscellaneous Departments and 

Expenditure under the 
Ministry of Home Affairs: 
Motion to reduce the 

Demand: 
Pl'ohibition Enquiry Com-

mittee. 
Vol. III, 4478, 4657. 

PROTECTION TO INDUSTRIES: 

See "Industries, Protection to". 

PROVIDENT FUND: 
All India Services (Provident 

Fund) Rules, 1955-Laid On the 
Table. 

Vol. VII, 13637. 
Demands for Grants, 1955-56: 

Aviation: 
MotWn to reduce the Demand: 

Extension of general--
facilities to Class IV staff 
of Civil Aviation Depart-
ment. 

Vol. II, 3624, 3712, 3747, 
3761. 

Ministry of Labour: 
Motion to reduce the Demand: 

Question of extensiOn of the 
-- facilities to all indUS-
trial workers. 
VQl. II, 2964-65, 2970, 3039. 

Demands for Grants, 1955-56-
Railways: 
Open Lines Works-Development 

Fund: 
Motion to reduce the Demaud: 

Delay in settlement of --
gratuity and other dues in 
respect of Railway em-
ployees. 

Vol. I, 1477, 1599. 

Ordinary Working Expenscs-
Miscellaneous Expenses: 
Motion to reduce the Demand: 

Non-receipt of -- certifi-
cates by subscribers of 
Howrah Division. E. Rail-
way. 

Vol. I, 1471, 1599. 

PROVIDENT FUND-contd. 
Demands for Grants, 1955-56-contd. 

Payment of full contribution 
to -- and gratuities to all 
staff on retirement or ter-
mination of service, with-
out any cut for 'unsatis-
factory service'. 

Vol. I, 1471. 

PUBLIC ACCOUNTS COMMITTEE: 

See under "Committees Par11a-
mentary". 

PUBLIC CALL OFFICE-

Demands for Goonts, 1955-56: 
Indians Posts and Telegraphs Dc-

partment (including Working 
Expenses) : 
Motion to reduce the Demand: 

Need to continue existing --
at Perambalur in Madras 
State. / 

Vol. II, 3710, 3761. 
Provision of a -- at Jayar.-

kondacho]apuram in Madras 
State. . 

Vol. II, 3709, 3761. 

PUBLIC DEBT (ANNUITY CERTIFI,-
CATES) RULES, 1954: 
Laid on the Table. 

Vol. IV, 7441. 

PUBLIC DEBT (COMPENSATION 
BONDS) RULES, 1954: 

Laid on the Table. 
Vol. IV, 7441. 

PUBLIC HEALTH: 
Demand for Grants, 1955-56. 

Vol. II, 3763,-64, 3765-3810. 
Demands for Grants on Account, 

1955·56. 
Vol. I, 1605, 1614. 

Demands for Grants on Account, 
1955-56-Andhra. 

Vol. I. 1681, 1687-1733. 1738, 
1741. 

Demands for Supplementary Grants, 
1954-5t>-Andhra. 

Vol. I, 1673, 1687-1733. 173'. 
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PUBUC LIMITED COMPANY (lES): 

Demands for Supplementary Grants, 
1955-56: 
Other Capital Outlay of the Minis-

try of Works, Housing and 
Supply: 
Motion to reduce the Demand: 

Disapproval of policy of con-
tribution to the public com-
pany under private persons 
through preference shares. 
Vol. VIII, 15403, 15404-41. 

PUMPS, POWER-DRIVEN: 

Report of the Development Council 
for Internal Combustion Engint!s 
and Power Driven Pumps for the 
year 1954-55-Laid on the Table. 

Vol. VI, 10903. 

PUNISHMENT FOR ADULTERATION 
OF FOODSTUFFS BILL (BY SHRI 
JHUNJHUNW ALA): 

See under "Bill(s)". 

PUNN008E, SHRI: 

Business of the House: 
Motion re allocation of Time 

Order. 
Vol. V, 8424. 

Companies Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. V, 10042_ 

Consideration of clauses. 
Vol. VII, 12612. 

Constitution (Fourth Amendment) 
Bill: 
Motion to refer to Joint Commit-

tee and amendment to circulate. 
Vol. II, 2099, 2130-35. 

Demands for Grants, 1955.56: 
Manipur: 

Motion to reduce the Demand: 
Setting up of a Leiislative 

Assembly in Manipur with. 
in 1955. 

Vol. III, 4637-38. 
Ministry of Food and Agriculture. 

Vol. II, 3263~6. 

-------------------
PUNNOOSE, SHRI: contd. 

Demands for Grants, 1955-56: contd. 
Ministry of Food and Agriculture: 

contd. 
Motion to reduce the Demand: 

Inadequate measures to check 
the fall of agricultural 
price. 

Vol. II, 3263-66. 
Problem of agricultural prices 

vis-II-vi8 prices of industrial 
goods. 

Vol. II, 3266. 
Ministry of Home Affairs. 

Vol. III, 4495, 4632-38. 
Motion to reduce the Demand: 

Need to set up a Police Com-
mission. 

Vol. III, 4475, 4633-34. 
Revision of pay scale of lower 

division clerks employed 
under Central Government. 

Vol. III, 4475, 4634-36. 
Revision of pay scale of Third 

Division Clerks of Central 
Secretariat. 

Vol. III, 4635-36. 
Miscellan-eous Departments and 

Expenditure under the Ministry 
of Home Affairs: 
Motion to reduce the Demand: 

Progress made re revision of 
States on linguistic basis. 

Vol. III, 4478, 4637-38. 
Vol. III, 4632-34. 

Police. 
Motion to reduce the Demand: 

Conditions of Police subordi-
nates. 

Vol. III, 4633-34. 
CoDditions of policemen. 

Vol. III, 4633-34. 
Tripura: 

Motion to reduce the Demand: 
Failure to provide responsible 

Government in Tripura. 
Vol. III, 4478. 

Financial help to small canals 
for irrigation in various 
parts of Tripura. 

Demands for Supplementary Grants, 
1955-56 pertaining to the Ministry 
of External Affairs. 

Vol. X, 2198, 2204. 
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PUNNOOSE, SHRI: contd. 

Demands for Supplementary 
Grants, 1955-56 pertaining to the 
Ministry of Natural Resources and 
Scientific Research and motions to 
reduce the Dem3nds. 

Vol. X, 2318. 

General discussion of the General 
Budget, 1955-56. 

Vol. II, 2488-92. 

Half-an-hour discussion re All India 
Council of Sports. 

Vol. VIII, 15530. 

Indian Converts (Regulation and 
Registration) Bill (by Shri Jetha 
La' Joshi): 
Motion to consider. 

Vol. VIII, 15976. 

Indian Tariff (Second Amendment) 
Bill: 
Motion to consider. 

Vol. X, 2116-19. 

Indian Tariff (Third Amendment) 
Bill: 
Motion to consider. 

Vol. X, 2116-19. 

Indian Trade Unions (Amendment) 
Bill (Insertion cjf new section 
15A; by Shri Nambiar): 
Motion to consider. 

Vol. II, 2508, 2537. 
Inter-State Motor Disputes Bill: 

Motion to concur in the recom-
mendation of RaJya Sabha to 
join the Joint Committee. 
Vol. VIII, 15759, 15760, 15786-87, 

15794-99. 

Medicinal and Toilet Preparations 
(Excise Duties) Bill: 
Motion to consider and amend-

ment to refer to Select Com-
mittee. 

Vol. I, 1861. 
Motion re Report of States Re-

organisation Commission. 
Vol. X, 2680, 2684, 2839, 2913-14, 
2921, 2999, 3222-31, 3454, 3545, 

3551, 3561. 
Resolution re political pensions. 

Vol. III, 4778, 4807, 4808. ---_ .... _-- --"--- . -" 

PUNNOOSE, SHRI: contd. 

Resolution re state monopoly of 
foreign trade. 

Vol. VI, 11417, 11433, 11455. 
Sea Customs (Amendment) Bill: 

Motion to consider: 
Consideration of clauses. 

Vol. III, 4755. 
Spirituous Preparations (Inter-State 

Trade and Commerce) Control 
Bill: 
Motion to consider the amend-

ments made by Rajya Sabha. 
Vol. VIII, 15540-42. 

Suspension of a Member. 
Vol. VI, 11333. 

Titles and Gifts from Foreign States 
(Penalty for Accepta~e) Bill 
(by Shri C. R. Narasimhan): 
Motion to consider. 

Vol. VI 10601-04. 
Workmen's Compensation (Amend-

ment) Bill (Insertion of new 
section 3A: by Shrimati Renu 
Chakravartty) : 
Motion to consider. 

Vol. X, 2944. 

PUNTAMBA: 

Demands for Grants, 1955-56-
Railways: 

Railway Board: 
Motion to reduce the Demand: 

Non-existence of raised 
platfonns, waiting roomt 
and station buildings on 
Dhond-Manmad line and 
covered platforms at Ko-
pargaon-Manmad, 
and Rahuri railway SQa-
tlons. 

Vol. I, 1174, 1454. 

PURANSINGH PINGALWARA: 

Demands for Grants, 1955-56: 
Ministry of Health: 

Motion to reduce the Demand: 
Failure to provide any aid to 
-- at Amrit.'lar. 

Vol. II, 3783-84, 3796, 3806, 
3809. 
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PURCHASES OF FOODGRAINS: 

Demands for Grants on Account, 
1955-56. 

Vol. I, 1605, 1628. 

Q 

QUESTIONS AND ANSWERS: 

Correction of answer to starred 
question No. 1890. 

Vol. I, 1667. 
Correction of answer to starred 

question No. 1750. 
Vol. IV, 8112-13. 

Correction of answer to starred 
question No. 2282. 

Vol. IV, 6537-38. 
Correction of answer to starred 

question No. 2435. 
Vol. IV, 7913. 

Correction of answer to starred 
question No. 1086. 

Vol. V, 8289. 
Correction of answer to starred 

question No. 2684. 
Vol. V, 8422. 

Correction of answer to starred 
question No. 785. 

Vol. VIII, 15678-79. 
Correction of answer to starred 

question No. 1391. 
Vol. VIII, 14789-90. 

Correction of anllWer to starred 
question No. 290. 

Vol. IX, 784-85. 
Correction of answer to starred 

question No. 606. 
Vol. IX, 1155-56. 

Correction of answer to starred 
question No. 1137. 

Vol. IX, 1040. 
Correction of answer to starred 

question No. 1437. 
Vol. IX, 388. 

Correction of answer to starred 
question No. 588. 

Vol. X, 3906. 

Correction of answer to starred 
question No. 2156. 

Vol. VI, 10495-96 . 

~UESTIONS AND ANSWERS: contet. 

Correction of answer to supplemen-
tary question on starred question 
No. 677 asked on 8th September, 
1954. 

Vol. I, 399. 

Correction of answer to supplemen-
tary to question No. 1326. 

Vol. VII, 12577. 

Correction of answer to un starred 
question rc Indians killed by Mau 
Mau terrorists in Kenya. 

Vol. VIII, 15228-29. 
Correction of answer to unstarred 

question No. 202. 
Vol. X, 3674-75. 

Statement correcting the reply 
given to starreci. question No. 813 
rc export of Dakota Aircraft to 
Afghanistan-Laid on the Table. 

Vol. VI, 11896. 

QUORUM: 

Convention reo 
Vol. VII, 12185-93. 

RACHIAH, SHRI N.: 

Caste Distinctions Removal Bill (by 
Shri Dabhi) : 
Motion to consider and amend-

ments to circulate and to refer 
to Select Committee. 

Vol. III, 5339-42. 
Hindu Marriage Bill (as pa.s8ed btl 

Rajya Sabha): 
Consideration of clauses. 

Vol. IV, 7517-22, 760B, 7609, 
7614, 7646-49, 7716, 7717, 
7718, 7722, 7725, 7726. 

Indian Registration . (Amendment) 
Bill [Amendment of section 2 etc.: 
by Shri S. C. Samanta] : 
Motion to consider. 

Vol. X, 29«16, 2987. 
Motion to pass, as amended. 

Vol. X, 2975-7«1. 
.. __ . __ ._------------------------
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RACIDAH, SHRI N.: contd. 

Medicinal and Toilet Preparations 
(Excise Duties) Bill: 
Motion to consider and amend-

ment to reter to Select Com-
mittee. 

Vol. I, 1891-93. 
Motion re Economic policy. 

Consideration ot clauses. 
Vol. VIII, 16026, 16035, ]6201-

16204. 
Motion re Report at States Reorga-

nisation Commission. 
Vol. X, 2670, 3620-29. 

On a point of order being raised 
that the Caste Distinctions Remo-
val Bill (by Shri Dabhi) militat-
ed against articles 15 (4), 46, 330 
and 335 of the Constitution it was 
ruled that the House was the final 
authority to decide whether the 
Bill was against the Constitution 
or not. 

Vol. III, 5324. 

Prevention ot Corruption (Amend-
ment) Bill: 
Motion to consider. 

Vol. IX, 193, 220-22. 

Reserve Bank of. India (Amend-
ment) Bill: 
Motion to consider . 

. Vol. IV, 6445-48. 

River Boards Bill: 
Motion to concur in the recom-

mendation ot Rajya Sabha to 
join the Joint Committee. 

Vol. VIII, 15837--4]. 

State Bank of India Bill : 
Motion to consider. 

Vol. IV, 6213, 6229-34. 
University Grants Commission Bill: 

Motion to consider as reported by 
Joint Committee. 

Vol. IX, 318-19. 

Untouchability (Olfences) Bill: 
Consideration of clauses. 

Vol. IV, 6644, 6663-66, 6680, 
6681,6713-15, 6726,6727,6728, 
8,.7-50, 8759, 6760, 8763, 
6768, 6769, 6773-74, 6782, 
8783-86, 6820. 

I 

.RADHA RAMAN, SHRI : 

Business of the House. 
Vol. VIT, 13223. 

Companies Bill: 
Motion to pass. as amended. 

Vol. VIT, 13226--31. 
Delhi (Control of Building Opera-

tion) Bill: 
Motion to consider. 

·Vol. IX, 1716-22. 
Consideration of clauses. 

Vol. IX, ]890, 1905-07, 1911, 
1947-48, 1956-61. 

Delhi Joint Water and Sewage 
Board (Amendment) Bill: 
Motion to consider. 

Vol. V, 9104-9107, 9120. 
Demands for Grants, 1955-56: 

Delhi. 
Vol. III, 4507-14. 

Ministry of Home Affairs. 
Vol. III, 4507-14. 

Police. 
Vol. III, 4510-11. 

Demands for Grants, 1955-56-Rail-
ways: 
Open Line Works-Development 

Fund. 
Vol. I, 1487-88, 1490-92. 

Ordinary Works Expenses-Ad-
ministration. 

Vol. I, 1488-90. 

Hindu Marriage Bill (/U passed by 
Ra;ya Sabha): 
Consideration of clauses. 

Vol. IV, 7743-48. 

Motion on Address by the President. 
Vol. I, 351-57. 

Motions re Displaced Persons' Com-
pensation and Rehabilitation 
Rules, 1955. 

Vol. VII, 13367. 1 3548-l15, 13595, 
13643-44. 13645-46, 13647, 
13648-50, 13703-04, 13807. 

Motion re economic policy. 
Vol. VIII, 16026. 

Motions re Reports of Commis-
sioner for Scheduled Castes and 
Scheduled Tribes for 1953 and 
19M. 

VoL VII, 14191. 
,- ,,;,~, ---'- ~~ --"-~--.-.~.,.,-.,-.-~--- --,.,- -.,- ... ---.-~---.--~-~ 
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RADHA RAMAN, SHRI: contd. 
Motion re Report of State. Reorga-

nisation Commission. 
Vol. X, 2578, 3082-93. 

Prize Competitions Bill: 
Motion to consider. 

Vol. VIII, 15272-76. 
Consideration of clauses. 

VoL VIII, 15296, 15297, 15300-01, 
15302-03, 15304. 

Representation of the People (Am-
endment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. VIII, 14843-51. 

Representation of the People 
(Second Amendment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. VIII, 14843-51. 

RADIO, ALL INDIA: 
Demands for Grants, 1955-56: 

Capital Outlay on Broadcasting: 
Motion to reduce the Demand: 

Need to open new broad-
casting station in Marath-
wada part of Hyderabad 
State. 

Vol. III, 4068, 4200. 
Ministry of Information and 

Broadcasting: 
Closing of Aurangabad Broad-

casting Station. 
Vol. III, 4068, 4200. 

Estimates Committee: 
Presentation of twelfth Report. 

Vol. I, 276. 
Statement re Officers of. 

Vol. IX, 387. 
RAGHA V ACHARI, SHRI: 

Advanced Age Marriage Restraint 
Bill (by Shri D. C. Sharma): 
Motion to consider. 

Vol. VI, 12016, 12026, 12028--31. 
Appropriation (No.4) Bill: 

Motion to consider. 
Vol. X, 2397. 

Business of the House. 
Vol. II, 2712, 2713. 

Vol. IV, 6678. 
Vol. V, 8951. 

Vol VII, 14131. 

RAGHAVACHARI, SHRI: contd. 

AIlocation of time order. 
Vol. V, 8425-26. 

Allocation of time for the Con-
stitution (Seventh Amendment) 
Bill. 

Vol. IX, 661, 662. 
Andhra Budget. 

Vol. I, 1668-69, 1669-70. 
Citizenship Bill: 

Motion to consider as reported by 
Joint Committee. 

Vol. IX, 1168-74. 
Consideration of clauses. 

Vol. IX, 1362-63. 
Code of Civil Procedure (Amend-

ment) Bill: 
Motion to refer to Joint Com-

mittee. 
Vol. V, 9146, 9160, 9217, 9270, 

9296. 
Code of Criminal Procedure (Am-

endment) Bill: 
Motion to consider amendments 

made by Rajya Sabha. 
Vol. V, 8446-47, 8451. 

Code of Criminal Procedure (Am-
endment) Bill [Amendment of 
section 435 by Shri Raghunath 
Singh]. 
Motion to consider. 

Vol. V, 9526. 
Companies Bill: 

Motion to consider as reported by 
Joint Committee. 

Vol. V, 10057-68. 
Vol. VI, 10151. 

Consideration of clauses. 
Vol. VI, 12069, 

Vol. VII, 12551-52, 12792. 
Motion to pass, as amended. 

Vol. VII, 13238-43. 
Motion to consider the amend-

ments made by Rajya Sabha. 
Vol. IX, 11, 158-60. 

Constitution (Fourth Amendment) 
Bill: 
Motion to refer to Joint Com-

mittee and amendment to cir-
culate. 

Vol. II, 2152, 2153, 2172-71. 
---.-~----------~-~.-~-.- .. --~- .... ---- -~-----.--
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RAGHAVACHARI, SHRI: contd. 

Motion to consider as reported by 
the Joint Committee. 

Vol. III, 4966, 4976. 
Constitution (Seventh Amendment) 

Bl1l: 
Motion to refer to Select Com-

mittee. 
Vol. IX, 878-79. 

Constitution (Eighth Amendment) 
Bill: 

Motion for leave to introduce. 
Vol. IX, 1756-57, 1807-11, 

1945, 1946. 

Consideration of clauses. 
Vol. X, 2444-46. 

Motion to pass. 
Vol. X, 2473. 

Convention re Quorum. 
Vol. III, 4830. 

Delhi (Control of Building Opera-
tions) Bill: 
Motion to consider. 

Vol. IX, 1822, 1864-69. 
Demands for Grants, 1955-56: 

Chief Inspector of Mines. 
Vol. II, 2927. 

Geological Survey. 
Vol. II, 3861, 3863. 

Kutch. 
Vol. III, 4459-60. 

Ministry of Food and Agriculture. 
Vol. II, 3303. 

Ministry of Home Affairs. 
Vol. III, 4452-61. 

Motion to reduce the Demand: 
Failure to safeguard inter-

ests of SchedUled Castes. 
Vol. III, 4461. 

Ministry of Natural Resources 
and Scientific Research. 

Vol. II, 3861-63. 
Motion to reduce the Demand: 

Application of research re-
sults. 

Vol. TI, 3862. 
Scientific Research. 

Vol. II, 3861-63. 

RAGHA V ACHARI, SHRI: contd. 
Demands for Grants, 1955-56: 
contd. 

Ministry of Natural Resources and 
Scientific Research: contd. 
Motion to reduce the Demand 

contd. 
Demands for Grants on Account, 

1955-56-Andhra : 
Community Development Projects. 

Vol. I, 1698. 
Electricity. 

Vol. I, 1697. 
General Sales Tax and other 

Taxes and Duties. 
Vol. I. 1697. 

Industries. 
Vol. I, 1698. 

Irrigation. 
Vol. I, 1696, 1697, 1703. 

Public Health. 
Vol. I, 1698-99. 

Demands for Grants, 1955-56-Rail-
ways. 

Vol. I, 1349, 1458, 1459-60. 
Railway Board. 

Vol. I, 1349. 
Demands for Supplementary Grants, 

1954-55-Andhra. 
Vol. I. 1694-1703. 

Agricultural Improvements and 
Research. 

Vol. I, 1699-1700. 
Electricity. 

Vol. I, 1697. 
General Sales Tax and other 

Taxes and Duties. 
Vol. I, 1697. 

Irrigation. 
Vol. I, 1696, 1697, 1703. 

Public Health. 
Vol. I, 1698-99. 

State Legislature and Elections. 
Vol. I, 1695-96. 

Demands for Supplementary Grants, 
1955-56. 

Vol. X, 2271. 
Demands for Supplementary Grants, 

1955-56 pertaining to the Ministry 
of Finance and motions to reduce 
the Demand. 

Vol. VIII, 15357, 15359-80. 
Vol. X, 2235-36, 2237, 2238, 

2241-42, 2245. ---.- ..... ~-.. -----.. --.--------
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~------,.-----~---- .. -----.. ---. 
RAGHA VACHARI, SHRI: contd. 

Demand for Supplementary Grant-
1955-56 'pertaining to the Ministry 
of Home Affairs and motions to 
reduce thc Demand. 

Vol. VIII, 15386, 15446, 15448-49. 
Demands for Suppl~mentary Grants, 

1955-56, pertaining to the Ministry 
of Natural Reliources and Scien-
tific Research and motions to 
reduce the Demands. 

Vol. X, 2328. 

Demands for Supplementary Grants, 
195.5-56 pertaining to Ministry of 
Works, Housing and Supply and 
motions to reduce the Demands. 

Vol. VIII, 15403, 15403-04, 15413, 
15414, 15431-36, 15439, 15441. 

Durgah Khwaja Saheb Bill: 
Motion to consider. 

Vol. V, 9397. 
Essential Commodities Bill : 

Motion to consider and amend-
ment to refer to Select Com- \ 
mittee. 

Vol. I, 1301-03. 
Motion to consider as reported by 

Select Committee. 
Vol. II, 2810-13. 

Consideration of clauses. 
VOl. II, 2822-23, 28~6, 2831,2832. 

2835. 2836, 2851-52, 2856. 

Hindu Marria~e Bill (as passed btl 
Rajya Sabha): 
Consideration of clauses. 

Vol. IV, 7603-06, 7880, 7720, 
7839-41, 7850, 7889, 7890-94. 

Hindu Succession Bill: 
Motion to concur in the recom-

. mendation of Rajya Sabba to 
join the Joint Committee. 
Vol. IV, 8073, 8096-8108. aea, 

Hindu Succession Bill: 
Motion to consider (as passed by 
Ra;ya Sabha): 

Vol. X, 2479, 2509. 
Indian Coinage (Amendment) Bill: 

Consideration of clauses. 
Vol. V, 8845, 884B. 

RAGHA VACHARI. SHRI: contd. 

Indian Registration (Amendment) 
Bill [Amendment of section 2 etc.: 
by Shri S. C. Samanta] : 
Motion to consider. 

Vol. X, 2969. 

Consideration ot clauses. 
Vol. X, 2972, 

Industrial Disputes (Appellate Tri. 
bunal) Amendment Bill: 
Motion to consider. 

Vol. V, 9779-84. 
Motion to pais. 

Vol. V, 9791-92, 

Inter-State Water Disputes Bill : 
Motion to concur in the recom-

mendation of Rajya Sabha to 
join the Joint Committee. 
Vol. VIII, 15753-58, 15770, 

15778, 15780. 

Manipur (Courts) Bill: 
Motion to consider. 

Vol. IX, 9H-17. 
Consideration of clauses. 

Vo1. IX, 928. 
Motion re flood control projects in 

Second Five Year Plan. 
Vol. VIII, 15587. 

Motions re Reports of Commissioner 
for Scheduled Castes and Schedul· 
ed Tribes for 1953 and 1954. 

Vol. VII, 14162-68. 
Motion re Report of State Reorga· 

nisation Commission. 
Vol. X, 2922, 4423-27. 

Press and Registration of Books 
(Amendment) Bill: 
Consideration of clauses. 

Vol. IX, 105, 11.6-17. 

Prevention of Corruption (Amend-
ment) Bill (Amendment of sec-
tion 5: by Shri U. C. Patnaik) : 
Motion to circulate. 

Vol. II, 2553, 2554, 
Vol. Ill, 4098-4100. 

Prevention of Disqualification (Par-
liament and Part C States Legis-
lature) Amendment Bill: 
Motion to consider. 

Vol. IX, 1998, 2008-0g. 
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RAGHA VACHARI, SHRI: contd. 

Prisoners (Attendance in Courts) 
Bill: 
Motion to consider. 

Vol. V, 9050-52, 9059, 90151. 
Motion to pass, as amended. 

Vol. V, 9079. 
Prize Competitions Bill: 

Motion to consider. 
Vol. VIII, 15245. 

Railway Stores (Unlawful Posses-
sion) Bill (as passed btl Ra;ya 
Sabha) : 
Motion to consider and amend-

ment to refer to Select Com-
mittee. 

Vol. I, 183~7. 
Motion to consider as reported by 

Select Committee. 
Vol. IX, 968-74. 

Representation of the People (Am-
endment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. VII, 14623, 14748-58. 

Vol. VIII, 15047, 15086, 
Bepresentation of the People 

(Second Amendment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. VII, 14623, 14748-58. 

Vol. VIII, 15047, 15086. 
Reserve Bank of India (Amend-

ment) Bill: 
Motion to consider. 

Vol. IV, 6418-23, 6425. 
Resolution re appointment of a 

committee to examine Community 
Projects and National Extension 
Service schemes. 

Vol. IX, 2092-94. 
River Boards Bill: 

Motion to concur in the recom-
mendation of Rajya Sabha to 
join the Joint Committee. 

Vol. VnI, 15861, 15863, 15864. 
State Bank of India Bill: 

Motion to consider. 
VoL IV, G301, aOI. 

't:Jntouchability (Offences) Bill: 
CoDsicieratlon of clauses. 

Vol. IV, 6790, 6800-01, 6810, 
8111. 

105 L.S.D.-21S. 

RAGHAVACHARl, SHRI: contel. 

Working Journalists (ConditiOIlII of 
Service) and Miscellaneous Pro-
visions Bill ( as passed bll Ra;lIlJ 
Sabha) : 

Motion to consider. 
Vol. X, 2517. 

RAGHA V AIAH, SHRI: 

Companies Bill : 
Consideration of clauses. 

Vol. VI, 11250. 

Indian Coinage (Amendment) Bill: 
Motion to consider and amend-

ments to circulate. 
Vol. V, 8841. 

Indian Reiistration (Amendment) 
Bill [Amendment of seetion 2 etc.: 
by Shri S. C. Samanta] : 

Motion to consider. 
Vol. X, 2964. 

Consideration of clauses. 
Vol. X. 2971. 

Indian Tarif! (Amendment) Bill: 
Motion to pass. 

Vol. V, 8482. 

Insurance (Amendment) Bill: 
Motion to consider. 

Vol. IX, 1573, 1575, 1579. 

Motion re Report of States Reorga-
nisation Commission. 

Vol. X, 4044, 4045. 

Press and Registration of Books 
(Amendment) Bill: 

Motion to consider. 
Vol. IX, 78. 

Consideration of clauses. 
Vol. IX, 93-95. 108. 

Resolution re Central Agricultural 
Finance Corporation. 

VoL V, 8914, 8916. 

t]n~uchabi1ity (Offences) Bill: 
Consideration of claus ... 

VoL IV, 6t6O. Mse-a. 1'1., 
aos,a, 6821-23. 
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RAGHUBIR SAHAI, SHRI: contd. RAGHUBIR SAHAI. SHRl: 
Calling Attention to Matter of 

Urgent Public Importance: 
Report of Mr. J. D. Scaife re 

Hindustan Machine Tool Fac-
tory at Jalahalli 

Vol. VIII, 16017. 

Citizenship Bill: . 
Motion to refer to Joint Commit-

tee and amendment to circulate. 
Vol. V, 9573. 

Motion to consider as reported by 
Joint Committee. 

Vol. IX, 1062, 1080-84. 

Consideration of clauses. 
Vol. IX, 1481. 

Demands for Grants, 1955-56: 

Indian Posts and Telegraphs De-
partment (Including Working 
Expenses). 

Vol. II, 3637-43. 
Motion to reduce the Demand: 

Lack of Posts and Telegraphs 
facilities in rural areas. 

Vol. I, 3638. 

Ministry of Communications. 
Vol. n, 3639-43. 

Motion to reduce the Demand: 
Introduction of money order 

and other forms in Hindi. 
Vol. II, 3638-39. 

Ministry of Home Affairs. 
Vol. m, 4601. 

General disr.ussion of the General 
Budget, 1955-56. 

Vol. II, 2562. 

General discussion of the Railway 
Budget, 1955-56. 

Vol. I, 903-10. 

Hindu Marriage Bill (Q.I passed bll 
Ra;ya Sabha): 
Motion to consider. 

Vol. IX, 7331. 
Indian Coinage (Amendment) Bill: 

MotiOn to consider and ame!ld-
.~ 'v ~enta to circulate. 

VoL V, 8'7'3-•. 

Motion re Report of States Reor,a-
nisation Commission. 

Vol. X, 3473-77. 

Prevention of Corruption (Amend-
ment) Bill: 
Motion to consider. 

Vol. IX, 214-20, 228. 

Prevention of Corruption (Amend-
ment) Bill [Amendment of Sec-
tion 5: by Shri U. C. Patnaik]; 
Motion to circulate. 

Vol. III, 4092-95, 4096. 
Prisoners (Attendance in Courts) 

Bill: 
Motion to consider. 

Vol. V, 9045-48, 9049. 

Resolution re appointment of a com-
mittee to examine Community 
Projects and National Extension 
Service schemes. 

Vol. IX, 2056-67, 2074. 

Resolution re appointment of a Pay 
Commission. 

Vol. V, 9977-81. 

Resolution re political pensions. 

Vol. III, 4767, 4779, 4794, 4799-
4803. 

Untouchability (Offences) Bill: 
Consideration of clauses. 

Vol. IV, 6687-90. 

RAGHUNATH SINGH, SHRI: 
Abolition of Whipping Bill (Q.I 

passed by Ra;ya Sabha): 
Motion to consider. 

Vol. IX, '159. 

Banaras Hindu University (Amend-
ment) Bill [Amendment of .ee-
tion 17: by --] : 
Motion to consider. 

Vol. V, 9540-42, 9551, 9553, 
9555-56. 

Code of Civil Procedure (Amend-
ment) Bill: ' , 
Motion to refer to Joint Commit-

tee. 
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RAGHUNATH SINGH. SHRI contd. 

Code of Criminal Procedure (Am-
endment) Bill: 
Motion to consider amendments 

made by Rajya Sabha. 
Vol. V, 8434, 8436. 

Code of Criminal Procedure (Am-
enc2ment) Bill [Amendment of 
Secticm 435: by --J : 
Motion to consider. 

Vol. IV, 6946-54. 
Vol. V, D527. 

Committee on Private Members' 
Bills and Resolution: 
Motion re Thirty-sixth Report. 

Vol. VII, 13034-35. 
Motion re Thirty-seventh Report. 

Vol. VII, 14130. 
Motion re Thirty-eighth Report. 

Vol. VIII, 14980. 
Motion re Fortieth Report. 

Vol. IX, 1092. 
Presentation of Thirty-sixth 

Report. 
Vol. VII, 12577. 

Presentation of Thirty-seventh 
Report. 

Vol. VII, 13639. 
Demands, for Grants, 1955-56-Rail-

ways: 
Railway Board. 

Discussion re 
situation. 

Vol. VIII, 
53. 

I'lnance Bill: 

Vol. I, 1430, 1432. 
Railway transport 

15631, 15635, 15651--

Motion to consider. 
Vol. III. 5701-08, 5804. 

General discussion of the General 
Budget, 1955-56. 

Vol. II, 2237. 
Half-an-hour discussion re regroup-

ing of Railways. 
Vol. VI, 11749. 

Hindu Marriage Bill (as passed by 
Ra;ya Sabha.): 
Consideration of clauses. 

Vol. IV, 7MB. 
indian '1'ari1f (Second Amendment) 

Bill: 
Motion to consider. 

}'!, Vol X, 213~. 

RAGHUNATH SINGH, SHRI contd. 
Indian Tariff (Third Amendment) 

Bill: 
Motion to consider. 

Vol. X, 2139--43. 

Motion re Report of Press Commil-
sian. 

Vol. VI, 10810, 1084~1. 

Motion re Report of States Reorga-
nisation Commission. 

Vel. X, 2647, 3451, 3454, 3972-
76. 

Motion re situation in Goa. 
Vol. V, 8559. 

Prize Competitions Bill: 
Motion to consider. 

Vol. VIII, 15265, 15266. 

Resolution re appointment of com-
mission for development of Indian 
shipping. 

Vol. VII, 13058--75, 
Vol. VIII, 15007, 15008, 15035, 
15037-38. 

Resolution re state monopoly of 
foreign trade. 

Vol. VI, 11452. 

Untouchability (Offences) Bill: 
Motion to consider as reported by 

the Joint Committee. 
Vol. IV, 6560. 

Consideration of clauses. 
Vol. IV, 6682. 

WJrking Journalists (Conditioas of 
Service) and Miscellaneous Pro-
visions Bill (as passed btl Ra;ya 
Sabha) : 
Motion to consider. 

Vol. X, 2540, 2541. 

RAGHUR~AH, SHRI: 

Business of the House: 
Allocation of time for the Con-

stitution (Seventh Amendment) 
Bill. 

Vol. IX, 664-sa. 
Committee on Petitions: 

Presentation of Fifth Report. 
Vol. IV, '7241. 

------------------------------
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RAGHURAMAIAH, SHRI: contd. 
Committee on Petitions: contci. 

Presentation of Sixth Report. 
Vol. VIll, 15848. 

Presentation of Seventh Reporl 
Vol. X, 8874.. 

Demands for Grants, 1955-56: 
External Mairs. 

VoL V, 3932-37 

Motion to reduce the Demand': 

Adoption of Panch Shil.a as an 
international instrument for 
adhesion and ratification by 
State. 

Vol. II, 3937. 
Question of liberation of parts of 
India under Portuguese control. 

Vol. II, 3936. 

Government Premises (Eviction) 
Amendment Bill: 
Presentation of the Report of 

Select Committee. 
Vol. VI, 11810. 

Inter-State Water Disputes Bill: 
Motion to concnr in the recom-

mendation of Rajya Sabba to 
join the Joint Committee. 

Vol. VIll, 1:1779-80. 

Motion re international situation. 
Vol. VII, 14214, 14246-52. 

Motion re Report of Press Commis-
sion. 

Vol. VI, 10540, 10568-75. 

Motion re Rf'port of States Reorga-
nisation Commission. 

Vol. X, 2662-71. 

Motion re situation in Goa. 
Vol. V, 8527--30. 

Resolution re appointment of com-
mission for development tilf Indian 
shipping. 

Vol. VIII, 14991, 1~92-93, 
15012-21. 

ReIolution re state monopoly of 
foreign trade. 

Vol. VI, 1141'7-21, 11481, llfGJ, 
11453, 1145', 

·Vol vn, 13052. 

RAHMAN, SHRl II. H. : 
Dur,ah Khwaja Saheb Bill: 

Motion to consider. 
Vol. V, 9352--1a. 

Consideration of clauses. 
Vol. V, 9401, 9402, 9405, 9412-

14, 9422. 
Motion re Displaced Persons Com-

pensation and Rehabilitation 
Rules, 1955. 

Vol. VII, 13555--fi. 
Motion re Report of States Reorga-

nisation Commission. 
Vol. X, 3913-31. 

Motion re situation in Goa. 
Vol. V, 8536---45. 

RAHURI: 
Demands for Grants, 1955-5S-Rail-

ways: 
Railway Board: 

Motion to reduce the Demand: 
Non-existence of raised plat-

forms, waiting rooms and 
station buildings on Dbond-
Manmad line and covered 
platforms at Kopargaon-
Manmad, Puntamba and -
railway stations. 

Vol. I, 1174, 1454. 
RAICHUR: 

Demands for Grants, 1955-5S-Rail-
ways: 
Railway Board: 

Motion to reduce the Demand: 

New railway constructioo 
connecting Hatti Gold Mine 
and Ilkal between -- and 
Bangalkot. 

Vol. I, 1173, 14M 

Tungabhadra Project eye-cut 
area in new railway con-
struction in Dls-
trict. 

Vol. I, 1173, 1454-

RAILWAY ACCIDENTS: 
Calling Attention to Matter of 

Urgent Public Importance: 
Railway accident near Mumuda~ 

bad. 
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JtAJLWAY ACCIDENTS: contd. 

Demands for Grants, 1955-5~RaU
ways: 
Ordinary Working Expens_ 

Miscellaneous Expenses: 
Motion to reduce the Demand: 

Compensation for injuries and 
deaths in accidents to pas-
sengers and Railway ser-
vants. 

Vol. I, 1471, 1599. 
Presentation of Railway Budget, 

1955-56 : 
Railway accidents. 

Vol. I, 53-54-
Statement re accident to Frontier 

Mail. 
Vol. II, 2840-41. 

RAILWAY ACCOUNTS: 
Appropriation Accounts of Railways 

in India for 1953-54, Part 1-
Review-Laid on the Table. 

Vol. X, 3489. 
Appropriation Accounts of Railways 

in India for 1953-54, Part 11-
Detailed Appropriation Accounts--
Laid on the Table. 

Vol. X, 3489. 
Block Accounts (including Capital 

Statements comprising the Loan 
Accounts), Balance Sheets and 
Profit and Loss Accounts of Indian 
Government Railways for 1953-54 
-Laid on the Table. 

Vol. X, 3489. 

RAILWAY, ARRAH---SASARAM: 
Demands for Grants, 1955-5~Rail

ways: 
Railway Board: 

Motion to reduce the Demand: 
Desirability of taking over of 

Martin Light Railway 
systems of 240 miles viz., 
Howrah-Amta Railway, 
Howrah-Sheakhala Rail-, 
way; Arrah-Sasaram Rail-
way; Futwah-Islampur Rail-
way and Shahadra-
Saharanpur Railway. 

Vol. 1328, 1454. 

\1 RAILWAY, ASSAM: 

I. ~ 

Demands for Grants, 1955-56-Rail-
ways: 

Railway Board: 

Motion to reduce the Demand: 
Survey of new line connecti~ 
-- with Tripura. 

Vul. I, 1172, 1382-83, 1454. 

RAILWAY AUDIT REPORT: 

Audit Report, Railways 1955-Laid 
on the TabJe. 

Vol. X, 3490. 

RAILWAY, B. P.: 

Demands for Grants, 1955-5~Rail
ways: 

Railway Board: 
Motion to reduce the Demand: 

Failure of Government to 
take over private-owned 
light railways like --, 
Barasat-Basirhat Railway, 
etc. 

Vol. I, 1325, 1418-19, 1454. 

RAILWAY, BARASAT-BASIRHAT: 

Demands for Grants, 1955-56-Rail 
ways: 

Railway Board: 
Motion to reduce the Demand: 

Failure of Government to 
take over private owned 
light railways like B.P. 
Railway, --. 

Vol. I, 1325. 1418-19. 14M. 

RAILWAY, BHOPAL STATE: 

Demands for Grants, 1955-56-Rail-
ways: 

Payments to Worked Lines and 
Others: 
Motion to reduce the Demand: 

Non-purchase of __ . 
Vol. I, 1556, 1599. 
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RAILWAY BOARD: 
Demands for Grants, 1955-56-Rail-

ways: 
Vol. I, ll07-13, 1172-76, 1323-

1454. 
Motion to reduce the Demand: 

Ban on sale of Soviet and 
Chinese publications at Rail-
way station book-stalls. 

Vol. I, 1329, 1454. 
Classification of Lister truck 

drivers and riveters as semi-
skilled at Kharagpur Wagon 
Shop. 

Vol. I, 1329, 1454. 
Constr~tion of Railway lines in 

Tripura. 
Vol. I, 1172, 138a-83, 1454. 

Continued declaration of entire 
Chittaranjan township as 
prohibited area. 

Vol. I, 1327, 1454. 
Delay in Railway Board Office 

in disposal of representations 
on staff matters. 

Vol. I, 1108-10, 1324, 1388, 
1452, 1454. 

Delay in setting gratuity cases 
of employees. 

Vol. 1330, 1454. 
Discrimination against accounts 

staff, Ex-B.N .. Railway, re-
garding exemption from ap-
pearing in Appendix II-A 
Examination. 

Vol. I, 1327, 1454. 
Discriminatory treatment to 

members and office bearers of 
Southern Railway Labour 
Union WIth respect to collect-
ing union subscription from 
members during oft-duty 
hours. 

Vol. I, 1324, 1454. 
Desirability of taking over of 

Martin Light Railway systems 
ot 240 miles viz., Howrah-
Amta Railway, Howrah-
Sheakhala Railway; Arrah-
Sasaram Railway; Futwah-
Islampur Railway and 
Shahdara-Saharanpur Rail-
way. 

Vol. I. 1328. BU. 

--------- ---
RAILWAY BOARD: contd. 

Demands for Grants, 1955-58-
Railways: contd. 
Motion to reduce the Demand: 

contd. 
Economy in working expense. 

in the Railway Department. 
Vol. I, 1173, 145(, 

Effect of merger of half dearness 
allowance with pay on house 
rent allowance of employee. 
in class 'C' areas. 

Vol. I, 1174, 1332, 1454. 
Extension of new rail link of 

Khandwa-Hingoli metre gauge 
through Parliwaijnath, Bir 
Shevgaon, Ahmednagar 
Ghodnadi to Poona. 

Vol. I, 1174, 1454. 
Extension of new rail link 

through Patherkandi upto old 
Agartala station. 

Vol. I, 1172, 1454. 
Extension of scope ot subjects 

referred to the one-man Tri-
bunal by inclusion of (1) re-
distribution of scales accord-
ing to the nature of work; (2) 
thorough revision of DisciI>' 
line and Appeal Rules; (3) 
grant ot equal pay for equal 
work; (4) grant of full trade 
union rights; and (5) rc-in-
statement ot all employees 
victimised since 1949. 

Vol. I, 1111-13, 1326, 1331--33, 
1442-43, 1459. 

Failure ot Government to take 
over private-owned Light 
Railways like B.P. Railway 
Barasat Basirhat Railway, etc 

Vol. I, 1325, 1418-19, 1454. 
Failure of Railway Securit1 

Organisation and prevailine 
discontent of Watch and Ward 
staff on account of placinJ 
over their head officers from 
Government's Police and In-
telligence Departments. 

Vol. I, 1328, 1333-34, 1390-91 
1392, 1443-44, 1454. 

Failure to open a new line 
between Lakshmikantapur 
and Kakdwip. 

Vol I, 1329, 14M. 
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RAILWAY BOARD: contI!. 

-

Demands for Grants, 19155-158-
Railways: contd. 
Motion to reduce the Demand: 

contI!. 
Grievance! of staff of former 

N.S. Railway who have re-
tained pre-absorption condi-
tions of service. 

Vol. I, 1325, 1371-73, 1454. 
Guarantee of full emoluments to 

staff when found medically 
unfit for some class but fit for 
other classes. 

Vol. I, 1326 1454. 
Implementation of recommenda-

tions of Gadgil Committee in 
case of employees who have 
opted for pre-N.S. Railway 
conditions of service. 

Vol. I, 1330, 1454. 
lnadequate medical assistance to 

staff: 
Vol. I, 1326, 1332, 1410, 1454. 

Inadequate passenger amenities. 
Vol. I, 1325, 137091, 1373-74, 

1376-80, 1398-99, 1041-02, 
1406, 1417-18, 1431, 1432, 1433, 

1434, 1454. 
Increase in fares and freight 

charges. 
Vol. I, 1174, 1325, 1369--71, 1405-

06, 1429-32, 1454. 
Increase in fares and freights. 
Vol. I, 1174, 1325, 1369-71, 1405-

06, 1429-32, 1454. 
Increase of T.B. among Railway-

men and inadequate provision 
for treatment. 

Vol. 1328, 1454. 
Increase of T.B. lImong Railway-

men, their treatment and 
grant of pay. 

Vol. I. 1328, 1454. 
Memorandum submitted to State 

Communication Committee of 
Tripura. 

Vol. I, 1173, 1454. 
Merger at half dearness allow-

ance with pay on the house 
rent allowance of employees 
in class 'e' areas. 

VoL I, 1329, 1332, 14M. 

RAILWAY BOARD: contI!. 
Demands for Grants, 1955-156-:-

Railways: contI!. 
Motion to reduce the Demand: 

cont(i, 
Need for electrification of 

Sealdah Di vision, Eastern 
Railway. 

Vol. I, 1327, 1416-17, 1454. 
Need to change the present Dii-

cipline and Appeal Rules. 
VoL I, 1328, 1454. 

Need to give up the 12-hours-a-
day system of intermittent 
duty for Railwaymen on lines. 

Vol. I, 1326, 1347, 1454. 
Need to grant house rent allow-

ance to staff in all cities, of 
one lakh population such as 
Tanjore and Tuticorin (S. 
Railway) and Raipur (E. Rail-
way). 

Vol. 1328, 1454. 
Need to stop direct recruitmenta 

to all promotion posts in class 
III and IV categories and 
giving departmental promo-
tions. 

Vol. I, 1326, 1332, 1338-39, 1454. 
Negotiation with Pakistan for 

using Agartala station for 
through train upto Karimganj 
and Dhartana. 

Vol. I, 1176, 1382-83, 1454. 
New railway construction con-

necting Hatti Gold mine and 
Ilkal between Raichur and 
Bangalkot. 

Vol. I, 1173. 1454. 
Non-existence ot raised plat-

forms, waiting rooms and 
station buildings on Dhond-
Manmad line and covered 
platforms at Kopargaon-
Manmad, Puntamba and 
Rahuri railway stations. 

VoL I, 1174, 14M. 
Non-recognition of the only re-

presentative union of workers 
at Chlttaranjan. 

Vol. I, 1327, 14M. 
Overcrowding in Janta Exprea 

and other long distance tram&. 
Vol. I, 1327, la4. 
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ILAILWAY BOARD: contd. 
Demands for Grants, 1955-5&-

Railways: contci. 
Motion to reduce the Demand: 

contd. 
Question of examining eitects of 

re-grouping on working of 
Railways and economy of 
India. 

Vol. I, 1110, 1328, 1454. 
R4il link from Karimlanj to 

Agartala. 
Vol. I, 1172, 1381-83, 1454. 

RallUnk beteen Kalkallghat and 
Agartala town. 
Vol. I, 1175. 1381-82, 1383, 

1454. 
Railway line from Kalkalighat 

to Subrom in Tripura. 
Vol. I. 1175, 1381-82, 1454. 

Railway line in Bir Usmanabad, 
Ahmednagar and Poona-metre 
gauge to link westem metre 
gauge with North and South 
metre gauae. 

Vol. I, 1174, 1454. 
Railway surveys and construc-

tions according to economic 
development of areas. 

Vol. I, 1173, 1454. 
Recognition to Southern Rail-

way Labour Union. 
Vol. I, 1324, 1454. 

Reduction of gaUie-length to 
three miles to ensure better 
maintenance of track. 

Vol. I, 1326, 1454. 
Reduction of pay scale of higher 

posts in Railways. 
Vol. I, 1173, 1420-21, 1454. 

Refusal of special passes and 
casual leave to delegates of 
General Council of National 
Federation of Indian Railway-
men held in Delhi. 

Vol. I, 1324, 1454. 
Reinstatement of all Pakistan-

opted employees. 
Vol. I, 1325, 1333, 1395-98, 1454. 
Reinstatement of all staff dis-

charged, suspended or com-
pulsorily kept on leave under 
safeguarding of National 
Security Rules, 

Vol. I, 1324, 1454. 

RAILWAY BOARD: COR",. 
Demancls for Grants, 1955-5G-

Railways: contci. 
Motion to reduce the Demand: 

contd. 
Reinstatement of employees who 

opted originally for Pakistan. 
Vol. I, 1330, 1333, 1395-98, 1454. 

Representation of lowest grade 
clerks in ex-B.N. Railway 
Clearing Accounts Office and 
Accounts Offices for right of 
promotion to next higher scale 
on seniority grounds. 

Vol. I, 1327, 1454. 
Representation on Railway 

Board. 
Vol. I, 1176, 1399-1400, 1454. 

Revision of scales of pay of 
Station Masters and Assistant 
Station Masters. 

Vol. I, 1330, 1339-40, 1419-20, 
1454. 

Revision of scales of pay of 
Train Examiners 

Vol. I, 1330, 1388, 1454. 
Routine promoti()ns to account 

clerks to next higher scale 
without insisting on passin~ 
Appendix II-A Examination. 

Vol. I, 1329, 1454. 
Slow pace ot construction of 

quarters and serious defects in 
quarters built for class III 
and class IV employees. 

Vol. I, 1328, 1428-29, 1439-40, 1454. 
Strike situation in Kharagpur 

workshops. 
Vol. I, 1329, 1454. 

Supply of duty-dress to all 
workers. 

Vol. I, 1326, 1454. 
Survey of new line connect.ing 

Assam Railway with Tripura. 
-Vol. I, 1172, 1382-83, 1454. 

Tribal people in services of 
Railways. 

Vol. I. 1172, 1454. 
Tungabadra Project eye-cut 

area in new Railway construc-
tion in Raichur District. 

Vol. I, l173, 1454. 
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RAILWAY BOOK STALLS: 

Demands for Grants, 1955-56-RaiI-
way&: 
Railway Board: 

Motion to reduce the Demand: 
Ban on sale of Soviet and 

Chinese publications a~ 

Vol. I, 1329, 1454. 

RAILWAY BRIDGES: 

Demands for Grants, 1933-58-RaiI-
ways: 
Open Line& Worka-Developmeftt 

Fund: 
Motion to reduce the Demand: 

Provision of an overbridge at 
golden Rock Railway 
Station for passangers going 
to Senthannirpuram South-
ern Railway. 

Vol. I, 14715. 1599. 

ltAILWAY BUDGET: 

See "Budget, Railway". 

RAILWAY CATERING: 

Presentation of Railway Budeet, 
1955-56: 
Railway catering. 

Vol. I, 57. 

ltAILWAY, CENTRAL: 

Demands for Grants, 1955-56-Rail-
ways: 
Open Line Works-(Revenue)-

Labour Welfare: 
Motion to reduce the Demand: 

Necessity for providing elec-
tric connection for quarters 
at Lallaguda and 
Secunderabad. 

Vol. 1473, 1599. 

RAILWAY COLLIERIES: 

Balance Sheets and Review of 
Working of -- and Statements 
ot all-in-cost of coal, etc. for 1953-
54-Laid on the Table. 

Vol. X, 34811-90. 

RAILWAY COLONY(IES): 

Demands for Grants, 1955-56-Rail-
waya: 

Ordinary Working Expense&-
Administration: 

Motion to reduce the Demand: 
Collapse of a railway auxi-

liary water tank at 
Shoraaur, Southern Railway 
on the 19th February, 1955 
killing a boy and injuring 
five other children in the 
railway colony. 

Vol. I, 1468, 1599. 
Dress for sweepers of the --

on Southern Railway and 
for all sweepers of medical 
department on the Eastern 
Railway. 

Vol. I, 1468, 15911. 

RAILWAY CONSTRUCTIONS: 

Demands for Grants, 1955-58-
Railways: 

Railway Board: 

Motion to reduce the Demand: 
Railway surveys and construc-

tions according to economic 
development of areas. 

Vol. I, 1173, 1454. 

Tungabhadra Project eye-cut 
area in new -- in Raichur 
District. 

Vol. 11 73, 1454. 

RAILWAY DRIVER: 

Demands for Grants, 1955-56-Rail-
ways: 
Ordinary Working Expenses-

Operating Staff: 
Motion to reduce the Demand: 

Discrimination between 
matriculate and non-matn-
culte firemen and drivers 
with respect to fixation of 
pay. 

Vol. I, 1470, 1599. 
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,RAILWAY, EASTERN: 
Demands for Grants, 1955-56: 

Indian Posts and Telegraphs 
Department (Including Work-
ing Expenses): 
Motion to reduce the Demand: 

Desirability of restoring bud-
getary Control of Ex-B.N.R. 
section of -- to Orissa 
circle from Bihar Circle. 

Vol. II, 3704, 376l. 
Demands for Grants, 1955-56-Rail-

ways: 
Open Lines Works-Development 

Fund: 
Motion to reduce the Demand: 

Absence of lavatories in the 
rakes running between 
Howrah and Burdwan. 

Vol. I, 1475, 1599. 
Failure to make adequate 

arrangements for ~ter 
supply at Chandrakana 
Road Station in the. 

Vol. I, 1476, 15911. 
Necessity of repair of broken 

switch boards in carriafltes 
of. 

Vol. I, 1475, 1599. 
Need for raised platform at 

important stations like 
Bankura. 

Vol. I, 1474, 1599. 
Overtime allowance in the 

integrated. 
Vol. I, 1476, 1591. 

Want of proper lighting 
arrangement at stations like 
Dankuni (-). 

Vol. I, 1474, 1599. 
Ordinary Working Expenses-

Administration: 
Motion to reduce the Demand: 

Dress for sweepers of the rail-
way colonies on Southern 
Railway and tor all 
sweepers of medical depart-
ment Oil the. 

Vol. I, 1468, 1599. 
Revision of non-matrlc 

signallers cd Nainpur Dis· 
trlct. 

Vol. I. 1488. 16ff. 

RAILWAY, EASTERN: contd. 
Demands for Grants, 1955-58-

Railways: contd. 

Ordinary, Working Expenses-Mis-
cellaneous Expenses: 
Motion to reduce the Demand: 

Non-receipt of Provident Fund 
Certificate by subscribers of 
Howrah Division. . 

Vol. I. 1471, 15911. 
Ordinary Working Expenses-

Operating Staff: 
Motion to reduce the Demand: 

Inadequate pay-scale of Assis-
tant Station Masters and 
Station Masters (Lower 
Grade) of E. Rly. . 

Vol. I, 1470, 1599. 
Railway Board: 

Motion to reduce the Demand: 
Need for electrification of. 

Sealdah Division. 
Vol. I, 1327, 1416-17, 14M. 

RAILWAY EFFICIENCY BUREAU: 

Presentationaf Railway Budeet, 
1955-56: 
Railway Efficiency Bureau. 

Vol. I, &S. 
RAILWA Y(S), ELECTRIFICATION 

OF: 
Presentation of Railway Budget. 

1955-56: 
Electrification of Railways. 

Vol. I, 41. 
RAILWAY EMPLOYEE(S): 

Demuds for Grants, 1955-56-Rail-
ways: 
Open Lines Works-Development 

Fund: 
Motion to reduce the Demand: 

Delay in settlement of Provi-
dent Fund, gratuity and. 
other dues in respect of. 

Vol. I, 1477, 1591. 
Non-appointment of additional 

staft for additional flevelop-
ment work under the Fi'ye 
Year Plan for the Railways. 

Vol. I, 1476, IS". 
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RAILWAY EMPLOYEE(S): contd. 
Demands for Grants, 1955-56- Rail-

ways: contd. 
Open Line Works (Revenue) 

Labour Welfare: 
Motion to reduce the Demand: 

Delay in the construction of 
150 quarters for accounts 
staff at Secunderabad. 

Vol. I, 1472-73, 1599. 

Provision for sanitation, water 
s\lpply and lighting ar-
rangements for Class IV 
staff at Kharagpur. 

Vol. I, 1473, 1599. 
Ordinary Working Expenses-

Atlministration: 

Motion to reduce the Demand: 
Heavy increase in house rent 

of Class III and Class IV 
staff and introduction of 
additional conservency 
charge of one per cent on 
the Southern Railway. 

Vol. I, i467, 159g. 
Increase in working hours of 

gangmen working on Ex-
B.N. Railway. 
Vol. I, 1469, 1501, 1596, 159 •. 

Need for restoration of public 
holidays to staff and work-
men on open lines. 

Vol. I, 1467, 1599. 
Refusal by olftcers to receive 

deputation of workers and 
their collective representa-
tiona in person and in writ-
in,. 

Vol I, 1466, 1497, 1599. 
Refusal to restore concession 

enjoyed by Railway 
workers going on duty after 
crossing Can very Bridge on 
the Southern Railway who 
are not provided with 
quarters. 

Vol. I, 1466. 1496-97, 1599. 
Revision of non-matnc 

signallers of Nainpur DIs-
trict, Eastern Railway. 

RAILWAY EMPLOYEE(S): contd. 
Demands for Grants, 1955-5&-

Railways: contcL 
Ordinary Working Expenses-

Administration: contd. 
Motion to reduce the Demand: 

contd. 
Threat of utilising the armed, 

security force against labour 
and trade union activities. 

Vol. I, 1467, 1599. 

Ordinary Working Expenses-
Labour Welfare: 

Motion to reduce the Demand: 

Inadequacy of medical and 
health services made avail-
able to Railway staff. 

Vol. I, 1472, 1478-82, 1502, 1599. 

Inadequacy of medical facili-
ties, health and welfare 
services, education, canteen 
and other amenities provid-
ed for Railwaymen. 

Vol. I, 1472, 1599. 

Need to restore free medical 
aid rendered previously to 
dependants of Railwaymen. 

Vol. I, 1472, 1599. 

Ordinary Working Expenses-Mis-
cellaneous Expenses: 

Motion to reduce the Demand: 
Compensation for injuries and 

deaths in accidents to pas-
sengers and Railway ser-
vants. 

Vol. I, 1471, 159 •. 

Non-receipt of Provident Fund 
Certificate by subscribers 
of Howrah Division, E. 
Railway. 

Vol. I, 1471, 1599. 

Payment of full contributioa. 
to provident fund and 
gratuities to all stafl' OQ 

retirement or termination of 
service, without any cut for 
"unsa1!isfactory flervice". 

Vol I, 1471, 158ft. Vol. I, 1468, 1469. --- ----.-:..-~--.!.--------- _._._- .. _-
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RAILWAY EMPLOYEE(S): comeS. 
Demands for Grants, 1955-58- Rail 

ways: contd. 

Ordinary Working Expenses-
Opera ting Staff: 

Motion to reduce the Demand: 

Discrimination between 
matriculate and non-
matriculate firemen and 
drivers with respect to 
fixation of pay. 

Vol. I, 1470, 1599. 

Inadequate pay-scale of Assis-
tant Station Masters and 
Station Masters (Lower 
Grade) of E. Rly. 

Vol. I, 1470, 1599. 

Inordinate delay in carrying 
loads and parcels and 
carrying consignments to 
wrong destinations resulting 
in lOBS and hardship to 
businessmen and consumers. 

Vol. I, 1470, 1599. 

Necessity of increasing the 
number of leave-reserve 
staff in class III category. 

Vol. I, 1470, 1599. 

Need to stop the system of 
contract labour for tranship-
ment and loading and un-
loading work in goods and 
tranship yards. 

Vol. I, 1471, 1599. 

Treating travelling examiners 
as "Running Staff". 

Vol. 1471, 1599. 

Ordinary Working Expenses-
Repairs and Maintenance: 

Motion to reduce the Demand: 

Inadequacy of artisans and 
labourers in loco sheds and 
consequent denial of leave 
and off-days. 

Vol. I, 1470, 1599. 

RAn..WAY EMPLOYEE(S): ecMCd. 
Demands for Grants, 1955-58- Rail-

ways: contd. 
Ordinary Working ExpeDIei 

Repairs and Maintenance: ccmtc:L. 
Motion to reduce the Demand~ 

contd. 
Overlooking of seniority in 

promotions of foremen in 
Machine shop, Saw Mills. 
Engineering shop and Power' 
House of the Central Work-
shop, Golden Rock. 

Vol. I, 1469, 1599. 

Punishment by increment 
cuts, reversions and trans-
fers awarded in the District 
Mechanical Engineers Office, 
Villupuram (Southern Rail-
way). 

Vol. I, 1469, 1599. 
Refusal to confirm temporary 

promotions granted in th& 
Central Workshop, Golden 
RGlCk. 

Vol. I, 1469, 1599. 

Threat of application "Acting 
allowance" .Rules to tempo-
rarily promoted artisans 
and workmen by cutting 
their emoluments on leave' 
account on Southern Rail-
way. 

Vol. I, 1469, 1599. 

Railway Board: 

Motion to reduce the Demand: 
Classification of Lister truck 

drivers and riveters as 
semi-skilled at Kharagpur 
Wagon Shop. 

Vol. I, 1329, 1454. 

Delay in settling gratuity 
cases of employees. 

Vol. I, 1330, 1454. 

Discrimination against ac-
counts staff, Ex-B.N. Rail-
way, regarding exemption 
from appearing in Appendix 
ll·A Examination. 

Vol. I, 1327, 1454. 
------------------------....----------~-----------------------------
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:RAILWAY EMPLOYEE(S): contll. 

Demands for Grants, 1955-56- Rail-
ways: contd. 
Railway Board: contd. 

Motion to reduce the Demand: 
contd. 
Discriminatory treatment to 

members and office bearers 
of Southern Railway Labour 
Union with respect to col-
lecting union subscription 
from members during oft'-
duty hours. 

Vol. I, 1324, 1454. 

Effect of merger of half dear-
ness allowance with pay on 
house rent allowance of em-
ployees in class 'C' areas. 

Vol. I, 1174, 1332, 1454. 

Extension of scope of subjects 
referred to the One-Man 
Tribunal by inclusion of (1) 
re-distribution of scales 
according to the nature of 
work; (2) thorough revision 
of Discipline and Appeal 
Rules; (3) grant of equal 
pay for equal work; (4) 
grant of full trade union 
rights; and (5) re-instate-
ment of all employees 
victimised since 1949. 
Vol. I, 1112-13, 1326, 1331-

33, 1442-43, 1447, 1454. 
Grievances of staff of former 

N.S. Railway who have re-
tained pre-absorption condi-
tions of service. 

Vol. I, 1325, 1371-73, 1454. 

Guarantee of full emoluments 
to staft' when found medi-
cally unfit for some class 
but fit for other classes. 

Vol. I, 1326, 1454. 
Implementation of recommen-

dations of Gadgil Committee 
in case of employees who 
have opted for pre-N.S. 
ltailway conditions of le1'-
vice. 

Vol. I, 1336, 145'-

RAILWAY EMPLOYEE(S): comel. 
Demands for Grants, 1955-56- Rail-

ways: contd. 
Railway Board: contd. 

Motion to reduce the Demand: 
contd. 
Inadequate medical assistance 

to staff. 
Vol. I, 1326, 1332, 1410, 1454. 

Increase of T.B. among rail-
waymen and inadequate 
provision for treatment. 

Vol. I, 1328, 1454. 

Increase of T.B. among rail-
men, their treatment and 
grant of pay. 

Vol. I, 1174, 1454. 

Merger of halt dearness allow-
ance with pay on the house 
rent allowance of employees 
in class 'C' areas. 

Vol. I, 1329, 1332, 1454. 

Need to change the present 
Discipline and Appeal Rules. 

Vol. I, 1325, 1331, 1443, 1454. 

Need to give up the 12-hour-a-
day system of intermittent 
duty for railwaymen on I 
lines. 

Vol. I, 1326, 1347, 1454. 

Need to grant house rent 
allowance to staff in all 
cities of one lakh popula-
tion such as Tanjore and 
Tuticorin (S. Railway) and 
Raipur (E. Railway). 

Vol. I. 1328, 1454. 

Need to stop direct recruit-
ments to all promotion posts 
in class III and IV categories 
and giVing departmental 
promotions. 

Vol. I, 1828, 1812, 1 .... 
14&H. 

Recognition to Southern Rail. 
way LaboUr Union. 

VoL I, 13M, 14M. - .... _----------------
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RAILWAY EMPLOYEE(S): contcL 
Demands for Grants, 1955-56-Rail-

ways: contd. 

Railway Board: contd. 

,. 

Motion to reduce the Demand: 
contd. 
Reduction of pay scale of 

higher posts in Railways. 
Vol. I, 1173, 1420-21, 1454. 

Reinstaooment of all Pakistan 
-op1hi employees. 
Vol. I 1325 i333, 1395-911, 

" 1454. 

Reinstatement of all staff dis-
charged, suspended or com-
pulsorily kept on leave 
under Safeguarding of 
National Security Rules. 

Vol. I, 1324, 1454. 

Reinstatement of employees 
who opted originally for 
Pakistan. 
Vol. I, 1330, 1333, 1395-98, 

1454. 

Representation of lower grade 
clerks in Ex-B.N. Railway 
Clearing Accounts Office and 
Account Offices for right of 
promotion to next higher 
scale on seniority grounds. 

Vol. I, 1327, 1454. 

Hevision of scales of pay of 
Station Masters and Assis-
tant Station Masters. 
Vol. I, 1330, 1339-40, 1419-

20. 14M. 

Revision of scales of pay of. 
train examiners. 

Vol. I, 1330, 1388, 1454. 

Routine promotions to account 
clerks to next higher scale 
without insisting oJ!. passin. 
Appendix II-A. Examina-
tion .. 

VoL I, 132D, 14M. 

RAILWAY EMPLOYEE(S): contd. 
Demands for Grants, 1955-56-Rail-

ways: contd. 
Railway Board: contd. 

Motion to reduce the Demand: 
contd. 
Slow pace of construction of 

quarters and serious defects 
in quarters built for class III 
and class IV employees. 
Vol. I, 1328, 1428-29. 1439-

4:0, 14ft. 

Supply of duty-dress to all 
workers. 

Vol. I, 1326, 1454. 
Tribal people in services of 

Railways. 
Vol I, 11 72, 1454. 

Presentation of Railway Budget, 
1955-56: 
Medical facilities for. 

Vol. I, 63-64', 
Railway employees of Class II 

service. 
Vol. I, 61-62. 

Railway staff amenities. 
Vol. I, 6~4. 

Staff Benefit Fund. 
Vol. I, 62-63. 

See also "Railway Labour Unions" 
below. 

RAILWAY, EX-B.N.: 
Demands for Grants, 1955-56-RaiI-

ways: 

Ordinary Working Expenses-
Administra tion: 
Motion to reduce the Demand-

Increase in working hours of 
gangmen working on. 
Vol. I, 1469, 1501, 1596, 1599. 

Railway Board: 
Motion to reduce the Demand: 

Discrimination against ac-
counts staff, ex-B.N. Rall-
way, regarding exemption 
trom appearin, in Appendix 
ll-A Examination. 

Vol. I, 13Z'7, 1"'-
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RAILWAY, EX-B. N.: contd. 

Demands for Grants, 1955-56-Rail-
ways: contd. 
Railway Board: contd. 

Motion to reduce the Demand: 
contd. 
Representation of lowest grade 

clerks in ex-B.N. Railway 
Clearing Accounts Office and 
Account Offices for right of 
promotion to next higher 
scale on seniority grounds. 

Vol. I, 1327, 1454. 

RAILWAY. EX-N.S.: 

Demands for Grants, 1955-56-Rail-
ways: 

Railway Board: 

Motion to reduce the Demand: 

Grievances of staff of former 
N.S. Railway who have 
retained pre-absorption 
conditions of service. 
Vol. I, 1325, 1371-73, 1454. 

Implementation of recommen-
dations of Gadgil Committee 
in case of employees who 
have opted for pre-N.S. 
Railway conditions of 
service. 

Vol. I, 1330, 1454. 

RAILWAY FARES AND FREIGHTS: 

Demands for Grants, 1955-56-Rail-
ways: 

Railway Board: 

Motion to reduce the Demand: 

Increase in fares and freight 
charges. 
Vol. I, 1174, 1325, 1369-71, 

1405-06, 1429-32, 1454. 
Presentation of Railway Budget, 

Ig55-5~: 

;', AdjustmentS of fares and freights. 
, "- Vol. I. 38-42. 5~1. 

RAILWAY, FUTWAH-ISLAMPUR: 
Demands fOr Grants, 1955-56-Rail-

ways: 
Railway Board: 

Motion to reduce the Demand: 
Desirability of taking over ot 

Martin Light Railway sys-
tems of 240 miles viz., 
Howrah-Amta Railway. 
Howrah-Sheakhala Railway. 
Arrah-Sasaram Railway; 
Futwah-Islampur Railway 
and Shahdara-Saharanpur 
Railway. 

Vol. I, 1328, 1454. 

RAILWAY FINANCE: 
Presentation of Railway Budget, 

1955-56: 
Financial position. 

Vol. I, 33-36, 

RAILWA Y FIREMEN: 

Demands for Grants, 1955-56-Rail-
ways: 
Ordinary Working Expenses-

Operating Staff: 

Motion to reduce the Damand: • 
Discrimination between 

matriculate and non-matri-
cuJ.8te firemen and drivers-
with respect to fixation ot 
pay. 

Vol. I, 1470, 1599. 

RAILWAY, HOWRAH-AMTA: 
Demands for Grants, 1955-56-Rail-

ways: 
Railway Board: 

Motion to reduce the Demand: 
Desirability of taking over ot 

Martin Light Railway sys-
tems of 240 miles viz., 
Howrah-Amta Ranway. 
Howrah-Sheakhala Railway._ 
Arrah-Sasaram Railway. 
Futwah-Islampur Railway 
and Shahaclra-Baharanpur 
Railway. 

Vol. I. 1328, 1454 
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Jl.All.JWAY, HOWRAH-SHEAKHALA: 

Demands for Grants, 1955-56-Rail-
ways: 

Railway Board: 

Motion to reduce the Demand: 

Desirability of taking over of 
Martin Light Railway sys-
tems of 240 miles vi!., 
Howrah-Amta Railway, 
Howrah-Sheakhala Railway, 
Arrah-Sasaram Railway, 
Futwah-Islampur Railway 
and Shahadra-Saharanpur 
Railway. 

Vol. I, 1328, 1454. 

RAILWAY (CONTRACT) LABOUR: 

Ordinary Working Expenses--Ope-
rating Staff: 

Motion to reduce the Demand: 
Need to stop the system of 

contract labour for transship-
ment and loading and unload-
ing work in goods and tran-
ship yards. 

Vol. I, 1471, H199. 

RAILWAY LABOUR UNION(S): 

Demands far Grants, 1955-56-Rail-
ways: 

H.ailway Board: 

Motion to reduce the Demand: 

Discriminatory treatment to 
members and office bearers 
of Southern Railway Labour 
Union with respect to col-
lecting Union subscription 
from members during off-
d1lty hours. 

Vol. I, 1324, 14M. 

RAILWAY LABOUR UNION(S): 
contd. 

• 

Demands for Grants, 1955-58-Ra11-
ways: contd. 
Railway Board: contd. 

Motion to reduce the Demand: 
contd. 
Extension of scope of subjects 

referred to the One Man 
Tribunal by inclusion of (1) 
redistribution of scales 
according to the nature of 
work; (2) thorough revision 
of Discipline and Appeal 
Rules; (3) grant of equal 
pay for equal work; (4) 
grant of full trade Union 
rights; and (5) re-insta~

ment of all -- victimised 
since 1949. 
Vol. I, 1111-13, 1326, 1331-

33, 1442-43, 1447, 1454. 
Non-recognition of the only 

representative union of 
workers at Chittaranjan. 

Vol. I, 1327, 1454 

Recognition to Southern Rail-
way Labour Union. 

Vol. 1, 1327, 14M. 

Refusal of special passes and 
casual leave to delegates of 
General Council of National 
Federation of Indian Rail-
men held in Delhi. 

Vol. I, 1324, 1454. 

RAILWAY LEVEL CROSSING'S;: 
Demands for Grants, 1955-56-Rail-

ways: 

Open Line Works--(Revenue)"': 
Labour Welfare: 

Motion to reduce the Demand: 

Construction of new lev .. 
crossings at Samloti and 
Mangwal Stations on the 
Kangra Valley RailWll1 
Section of Northern BJil-
way, 

VQl. I, 1437, 1~; 
1897, I •. 
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UILWAY LINE(S): 

DtmancU for Grants, 11155-5~Rail
ways: 

Construction of New Lines-
Depreciation Capital and 

Reserve Fund: 

Motion to reduce the Demand: 

A new line to link Siruguppa 
in )4ysore Sta,- with Kur-
nool in Andhra State via 
Adoni IUld Yemmiganur by 
broad sua.e. 

Vol. I, 1474, 11182-83, 1599. 

Conversion of narrow gauge 
line between Parasia and 
Nagpur into broad gauge. 

Vol. I, 1474, 1599. 

Failure of Government to 
restore the dismantled line 
of Kakinada-Kotipalli, 
Southern Railway. 

Vol. I, 1473, 1482,., 1592, 1599. 

Railway Board :.". 

Motion to reduce the Demand: 

Construction of -- in Tri-
pura. 

Vol. I, 1172, 1380-83, 1454. 

Extension of new rail link of 
Khandwa-Hingoli metre 
gauge through Parliwaij-
Dath, Bir Shevg.on, Ahmed-
nagar Ghondnadi to Poona. 

Vol. I, 1174, 1454. 

Extension of new rail link 
through Patherkandi upto 
old Agartala station. 

Vol. I, 1172, 1454. 

Failure to open a new line 
between Lakshmikantapur 
and Kakdwip. 

Vol. I, 1329. 1454. 

New railway construction con-
neeting Hatti Gold Mineg 
and I1kal between Raichur 
and Banlalkot. 

Vol. I, 1173. 1454. 

105 L.S.D.-28 

RAILWAY LINE (S): coatd. 
Demands for Grants, 1955-56-- Rall-

ways: contd. 
Railway Board: con'd. 

Motion to reduce the Demand: 
contd. 
Rail link between KalkaliJhat 

and Agartala town. 
Vol. I. 1175, 1381-82, 1381. 

14M. 

Rail link trom KarimganJ t. 
Agartala. 
Vol. I, 1172, 1381-83, 145-4. 

Railway line from Kalkali-
ghat to Subrom in Tripura. 

VoL I. 1175, 1381-82. 1454. 
Railway line in Bir Usmana-

bad, Ahmednagar and 
Poona metre gauge to link 
western metre gau,e with 
North and South metre 
gauge. 

Vol. I, 1174. 1454. 

Survey of new line connecting 
Assam Railway with Tri-
pura. 

Vol. I, 1172, 1382-83. 1464. 
Presentation of Railway Budget. 

1955-56: 
Construction of new railway linel. 

Vol. I. 45-46. 4~9. 62. 

RAILWAY LOCO-SHJ:D(S): 
Demands for Grants. 1955-5~Rail

ways: 
Ordinary Working Expenses-

Administration : 
Motion to reduce the Demand: 

Inclusion of Loco-sheds in the 
scope ()f the l'actoriea Ad. 

Vol. I. 1487, 14g'7-98, 
1-. 1591. 

Ordinary Working Expenses-
Repairs and Maintenance: 
Motion to reduce the Demand: 
lnadeq~ at artisans and 

labourers in - and 001180-
quent denial of leave and 
oft-da". 

Vol. If 1470, 1581. 
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RAILWAY MAIL SERVICE: 

Demands for Grants, 1955-56: 
Indian Posts and Telegraphs De-

partment (Including Working 
Expenses): 

Motion to reduce the Demand: 

Desirability of creating a 
separate -- Division for 
Orissa Circle and placing 
Khurda Road-Waltair, 
Vizianagram-Raipur and 
Raipur-G harsuguda sections 
under control of Orissa 
Circle. 

Vol. II, 3704, 3761. 

Modification of scheme of re-
organisation of -- Division 
in consultation with All 
India R.M.S. Employees' 
Union. 

Vol. II, 3693-94, 3709, 3729-
30, 3739, 3761. 

Provision of railway quarters 
for -- staff near Railway 
stations. 

Vol. II, 3798, 3761. 

Reorganisation of. 

Vol. II, 3630, 3670-71 , 3688, 
3693-94, 3708, 3729-30, 
3739, 3761. 

.tf.AILWAY MAIL SERVICE EM-
PLOYEES' UNION, ALL INDIA: 

Demands for Grants, 1955-56: 

Indian Posts and Telegraphs 
Department (including Work-
ing Expenses): 

Motion to reduce the Demand: 

Modification of scheme of re-
organisation of R.M.S. 
Division in consultation 
'WIth. 

Vol. II, 3.893_ 3T09, 3729-30, 
), , ",.9. ne1. 

RAILWAY, MARTIN LIGHT: 

Demands far Grants, 1955-56--Rail-
ways: 

Railway Board: 

Motion to reduce the Demand: 

Desirability of taking over of 
Martin Light Railway sys-
tems of 240 miles viz., 
Howrah-Amta Railway, 
Howrah-Sheakhala Railway, 
Arrah-Sasaram Railway. 
Futwah-Islampur Railway 
and Shahdara-Saharanpur 
Railway. 

Vol. I, 1328, 1454. 

RAILWAY MEDICAL SERVICES· 

Demands fOr Grants, 1955-56-Rail-
way!): 
Ordinary Working Expenses-

Administration: 
Motion to reduce the Demand: 

Dress for sweepers of the 
Railway colonies on South-
ern Railway and for all 
sweepers of medical depart-
ment on the Eastern Rail-
way. 

Vol. I, 1468, 1599. 
Ordinary Working Expen~s

Labour Welfare: 
Motion to reduce the Demand: 

Inadequacy of medical and 
health services made avail-
able to Railway staff. 
vQl, I, 1472, 1479-82, 1502, 

1599. 

Inadequacy of medical facili-
ties, health and welfare 
services, education, can-
teen and other amenities 
proyided for Railwaymen. 

Vol. I, 1472, 1599. 

Need to restore, free medical 
aid rer;aderedpreviously to 
dependants of Jl,ailwaymen. 

. Vol. I, 14'1~. 1599. 
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RAILWAY, NOR'l'IIJtRN: 
Demands for Grants, 1955-5~Rail

ways: 
Open Line Works-(Revenue)-

Labour Welfare: 
Motion to reduce the Demand: 

ConstructiOD of new level 
crossinp at Sam loti and 
Mangwal Stations on the 
Kangra Valley Railway 
Section of Northern Rail-
way. 
Vol. I, 1473, 1504-07, 1597, 

1599. 
RAILWAY OFFICERS: 

Demands for Grants, 1955-56-Rail-
ways: 
Ordinary Working Expenses-

Administra tion: 
Motion to reduce the Demand: 

Refusal by officers to receive 
deputation of workers and 
their collective representa-
tions in person and in 
writing. 

Vol. I, 1466, 1497, 1599. 

RAILWAY PASSENGER AMl!:NI-
TIES: 

... 

Demands for Grants, 1955-56-Rail-
ways: 
Open Lines Works-Development 

Fund: 
Motion to reduce the Demand: 

Absence of lavatories in the 
rakes running between 
Howrah and Burdwan 
(E. Rly.). 

Vol. I, 1475, 1599. 
Poor type of lavatories pro-

vided on platforms and 
within rooms. 
Vol. I, 1477, 1482-84, 1592, 

1599. 
ltailway Board: 

Motion to reduce the Demand: 
Inadequate passenger ameni-

ties. 
Vol. I, 1325, 1370-71, 1373-74, 

1376-80, n98-99, 1401-02, 
1406, 141'7"18,· 1431, 1432, 
1433; 1434,. i454. 

RAILWAY PASSENGER AMENI-
TIES: contd. 
Demands for Grants, 1955-5~Rail

ways: contd. 
Motion to reduce the Demand: 

contd. 
Non-existence of raised pla~ 

forms, waiting rooms and 
station buildings on Dhond-
Manmad line and covered 
platforms at Kopargaon-
Manmad, Puntamba and 
Rahuri railway stations. 

Vol. I, 1174, 1454. 

Presentation of Railway Budget, 
1955-56: 
Railway passenger amenities. 

Vol. I, 50, 55-56. 
RAILWAY PLATFORM(S): 

Demands fOr Grants, 1955-56-Rail-
ways: 
Open Lines Works-Development 

Fund: 
Motion to reduce the Demand: 

Need for raised platforms at 
important stations like 
Bankura (E. Rly.'). 

Vol. I, 1474, 1588. 
Poor type of lavatories pro-

vided on platforms and 
waiting rooms. 

Vol. I, 1477, 1482--84, 1592, 1589. 
RAILWAY QUARTERS: 

Demands for Grants, 1955-56: 
Indian Posts and Telegraphs 

Department (Including Work-
ing Expenses): 
Motion to reduce the Demand: 

Provision of -- for R.M.S. 
staft' near Railway stations. 

Vol. II, 3708, 3761. 
Demands for Grants, 1955-56-Rail-

ways: 
Open Line Works-(Revenue)-

Labour Welfare: 
Motion to reduce the Demand: 

Delay in the construction of 
150 .quarters. for accounts 
StaJrl't SecunderabAd. 

Vol. I, 1472-73, ISH. 
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RAILWAY, SOUTHERN: contd. 
Demands for Grants, 1955-56-Rail-

ways: contd. 

Railway Board: 
Motion to reduce the Demand: 

Discriminatory treatment to 
members and office bearers 
of Southern Railway Labour 
Union with respect to col-
lecting union subscription 
from members during off-
duty hours. 

Vol. I, 1324, 1454. 
Recognition to Southern Rall-

way Labour Union. 
Vol. I, 1324, 1454. 

RAILWAY STATIONS: 
Demands for Grants, 1955-56-Rail-

ways: 
Open Lines Works-Additions: 

Motion to reduce the Demand: 
Construction of retiring rooms 

etc. at Kuroool Railway 
Station and Adoni Railway 
Station in Andhra State. 

Vol. I, 15M, 1583-84, 1599. 
Open Line Works-Development 

Fund: 
Motion to reduce the Demand: 

Need for raised platform at 
important stations like 
Bankura (E. Rly.). 

Vol. I, 1474, 1599. 

RAILWAY STATION MASTERS: 
Demands for Grants, 1955-56-Rail-

way: 
Ordinary Working Expensea-

Operating Staff: 
Motion to reduce the Demand: 

Inadequate pay-scale of AssiS-
tant Station Masters and 
Station Masters (lower 
Grade) of E. Rly. . 

Vol. I, a70, 1599. 
Bailway Board: 

·Motion to reduce the Demand: 
Revision of scales of pay of 

Station Masters and Assis-
tant Station Masters. 

Vol. I, 1330, 1339-40,1419-20, 1454. 

RAILWAY STORES (UNLAWFUL 
POSSESSION) BILL (AS PASSED 
BY RAJYA SABHA): 
Announcement of. Speaker ,.~ trans-

mission of the Bill as amended by 
Lok Sabha to Rajya Sabha. 

Vol. IX, 1038. 
See also under "Bill(s)". 

RAILWAY TRACK: 
Demands for Grants, 1955-56-Rail-

ways: 
Railway Board: 

Motion to reduce the Demand: 
Reduction of gang-length to 

three miles to ensure bette... 
maintenance of track. 

Vol. It 1326, 1454. 

RAILWAY TRAFFIC: 

Discussion re Tailway transport 
situation. 

Vol. VIII, 15610-72. 
Presentation of Railway Budget, 

1955-56: 
Railway traffic. 

Vol .. I, 52-53. 

RAILWAY TRAIN(S): 
Demands for Grants, 1955-56-Rail-

ways: 
Open Lines Works-Development 

Fund: 
Motion to reduce the Demand: 

Insufficient arrangements at 
certain stations and trains 
between Howrah ami 
Bankura. 

Vol. I, 1477, 1591. 
Need for better arrangement 

for trains cleaning. 
Vol. I, 1475, 1591. 

Railway Board: 
Motion to reduce the Demand: 

Overcrowding in Janta Ex-
press and other long dis-
tance trains. 

Vol. I, 1327, 1454. 
Statement re accident to Fronti .. 

Mail. 
Vol. n, 2840-41. 
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RAILWAY TRmUNAL(S): I 
Demands tor Grants, 1955-5~Rail- . 

ways: 
Railway Board: 

Motion to reduce the Demand: 
Extension ot scope ot subjects 

referred to the One Man 
Tribunal by inclusion ot (i) 
re distribution ot scales ac-
cording to the nature of 
work; (2) thorough revision 
of Discipline and Appeal 
Rules; (3) grant ot equal 
pay for equal work; (4) 
grant af tull Trade Union 
rights; and (5) re-instate-
ment of all employees victi-
mised since 1949. 
Vol. I, 1111-13, 1326, 1331-
33, 1442-43. 1447, 1454. 

RAILWAY WAGON(S): 
Presentation ot Railway Budget, 

1955-56: 
Railway wagons. 

Vol. I, 55. 
See also "Railway Rolling Stock" 

above. 

RAILWAY WATCH AND WARD 
STAFF: 
Demands for Grants, 1955-5~Rail

ways: 
Railway Board: 

Motion to reduce the Demand: 
Failure of Railway Security 

Organisation and prevailing 
discontent of Watch and 
Ward Staff on account of 
placing over their head 
officers from Government's 
Police and Intelligence 
Departments. 
Vol. I, 1328, 1333-34, 1390-

91, 1392, 1443-44, 1454. 

RAILWAY WORKING EXPENSES: 
Demands for Grants, 1955-56-Rail-

ways: 
Railway Board: 

Motion to reduce the Demand: 
Economy in working expenses 

in the Railway Department. 
VoL I, 1173, 1454. 

RAIPUR: 

Demands for Grants, 1955-5~Rail
ways: 
Railway Board: 

Motion to reduce the Demand: 
Need to grant House Rent 

Allowance to staff in aU 
cities of one lakh population 
such as Tanjore and Tuti-
corin (S. Railway) and -
(E. Railway). 

Vol. I, 1328, 1454. 

RAJ BAHADUR, SHRI: 

Amendments to Indian Aircraft 
Rules, 1937, with an explanatory 
note-Laid on the Table. 

Vol. IV, 5978. 
Constitution (Fourth Amendment) 

Bill: 
Consideration of clauses. 

Vol. III, 4991, 4992, 5008. 
Correction of answer to starred 

question No. 2684. 
Vol. V, 842%. 

Declarations of exemption under 
Registration of Foreigners Act, 
1939-Laid on the Table. 

Vol. IV, 5978-8 •. 
Demands for Grants, 1955-56: 

Aviation: 
Vol. II, 3715-17, 3725-26, 3748 
Motion to reduce the Demand: 

Confirmation ot staff. 
Vol. II, 3748. 

Recognition of Civil Aviation 
Department Employees' 
Union as a trade union. 

Vol. II, 3725-26. 
Reduction in barrack rents. 

Vol. II, 3716. 
Twelve hours' duty for 

chowkidars. 
Vol. II, 3717. 

Indian Posts and Telegraphs 
Department (Including Workin, 
Expenses): 
Vol. II, 3640, 3646-47. 3648, 

3682, 3685, 3697, 3718--33, 
3744-45, 3757. 
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RAJ BAHADUR, SHRI: conte:!. 

Demands for Grants, 1955-56: con'td. 
Indian Posts and Telegraphs De-

partment (Including Working 
Expenses): contd. 
Motion to reduce the Demand: 

contd. 

Constitution of Appellate Tri-
bunals at Circle and Central 
levels to dispose of indivi-
dual appeal cases of staff: 
• Vol. II, 3697. 

Fiscal policy of P. & T. 
Department. 

Vol. II, 3724-25. 

Modification of scheme of re-
organisation of R.M.S. 
Division in consultation 
with All India R.M.S. Em-
ployees' Union. 

Vol. II, 3729-30. 
Need for appointment of • 

Parliamentary Committee to 
go into finances of P. and T. 
Department. 

Vol. II, 371 •. 
N~ :lor restoraUoe of P.T.O. 

ecaClelsion. 
Vol. 11, 3721-22. 

Reorpniaation of R.M.S. 
Vol. II, 3721-30. 

Ministry of CommunicatiOfta. 
Vol. n, 3628, 3640, 3646-47, 

3648, 3682. 36M, 3685, 3715 
----30. 3744. 

).fotion to reduce the Demand: 
Condition of quarters in 

I.N.A. Colony. New Delhi. 
Vol. II, 3716-17. 

Disparity between emolu-
ments of Departmentmental 
and Extra-Departmental 
staff in rural areas. 

Vol. II, 3717-18. 
Meet 01. wages of employees 

of IncSian Airlines Corpora-
tion due to implementation 
of Service Committee's re-
commenclatlona. 

Vol. II, 1821. 

RAJ BAHADUR, SH1U: contd. 
Demands for Grants, 1955·56: contd. 

Ministry of CommunleatlOrts: 
cantil. 

Motion to reduce the Demand: 
COfttd. . 
Introduction of Money Order 

and other forms in Hindi. 
Vol. II, 3723. 

Demands for Supplementary Grants. 
1954-55: 

Other Capital Outlay of the Minis-
try of Communications: 
Motion to reduce the Demand: 

Cash compensation and pur-
chase of new aircraft. 

Vol. I, 793-95. 
Notifications under section 5(3) of 

Indian Aircraft Act, 1934-Laid on 
the Table. 

Vol. I. 17-18. 
Resolution rl! separation of Posta an .. 

Telegraphs finance. 
Vol. I, 1769. 1792-1804. 1805. 

Statement correcting the reply 
given to starred question No. 813 
rl! export of Dakota aircraft to 
Pakilltan-Lald on the Table. 

Vol. VI, 11 .... 

RAJABHOJ, SHRI P. N.: 
Business of the House: 

Allocation of time. 
Vol. IV. 6540. 

Allocation of time for demand re-
Mlnbltry of Reh*biIit,tlon. 

V 01;, II, 304S. 
:Motion re allocation of time order. 

Vol. I. 280-81. 
Vol. III, 5791. 5792. 

Constitution (Fourth Amendment) 
BUl: 
Motion to refer to Joint Commit-

tee and amendment to circulate. 
Vol. II, 2099-2100, 2lft.......46. 

I)em:ands for Grants, 1 .... ~ 
CaplNl Outlay on Broadcutl.q. 

Vol. m. fl .. 

. 
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RAJABHO.J, SHRI P. N.: ecmtcl. 
Demands tor GranD, 1956-56: contd. 

Employment Exchan,es and Re-
settlement. 

Vol. II, 2938-39. 
Expenditure on Displaced Perlons: 

Motion to reduce the Demand: 
Expediting release of houses 

and lands of Scheduled 
Castes displaced persons by 
giving these refugees priori-
ty in allocation of accommo-
dation and land. 

Vol. n, 3120. 
Rehabilitation schemes for 

Maharashtraian refugees. 
Vol. II, 3120. 

Rehabilitation schemes for 
Scheduled Castes and Sche-
duled Tribes refugeee. 

Vol. II, 3120. 

Industries: 
Motion to reduce the Demand: 

Necessity of reserving 8 sepa-
rate field in cottage indus-
tries as apinlt large seale 
industria. 

Yol. III. 4683 

J4inistry of Commerce and Indua-
try: 
Motion to reduce the Demand: 

Protection to shoe-makers 
belonging to Scheduled 
Castes against competition 
by larp scale shoe-making 
industries. 

Vol. III, 4681. 
lI'rotet!\lon to workers in 1110. 

making, tanning and rope-
makin, industrtl!8. 

Vol. III, 4681. 
Kinistry of Defence: 

Motion to reduee the Demand: 
Failure to reerult enough per-

sonnel belonging to Scbe-
duled Castes in ~ 
Services. 

Vol. n. 1t&'1. 
MiDiMr1 at rood sad AtrkuHure. 

Vol. n, 8287--f1, 1U'7-". 

RAJABHOJ, SHRI P. N.: ccmtd. 
Demands for Grants, 19155-56: contd. 

Mirtlstry of Home Affairs. 
Vol. III, 4527, 4580, 4605-1'~ 

Motion to reduce the Demand: 
Failure to fill in posts In gov-

ernment offices reserved tor-
Scheduled Castes. 

Vol. III, 4473. 
Failure to safeguard interests 

of Scheduled Castes. 
Vol. III, 4472, 4605-13. 

Inadequate representation of 
Scheduled Castes and Sche-
duled Tribes in Central 
Services, especially All 
India Services. 

- Vol. III, 447 •.. 
Registration ot Scheduled 

Castes in Censua. 
Vol. III, -4473. 

Reservation for Scheduled 
Castes and Scheduled Tribes 
of posts whIch are filled in 
by promotion. 

Vol. III, 4473. 
Ministry of Information nd 

(Broadcasting) . 

Minbitry of Labour: 
Vol. m,4119. 

Motion to reduce the Demand: 
Failure to adopt a correct. 

labour policy. 
Vol. II, 2933-38. 

Labour policy of Government. 
VOl. n, 2933-38. 

Ministry of Works, Housing and 
SUPJjly: 

Vol. II, 2899. 2905. 
Motion to reduce the Demand: 

Need to draw a plan to pro-
vide houses to Harijan. and 
tribal people. 

Vol. II, 2905. 
E .. ential Commodities Bill: 

Motion to consider as '1'eported by 
Select Commit1ea. 

Vol. II. 2778. 
l'iMnce Bill, 1855..1$: 

Motion to .,... • aJnIIIIIItMd. 
VOl. 1V,80n-40. 



INDEX TO LOK SABHA DEBATES 

RAJABHOJ, SHRI P. N.: contd. 
General discussion of the General 

Budget, 1955-56. 
Vol. II, 2651-57, 2751, 

2759-60. 
Hindu Marriage Bill: 

Motion to paS'S. 
Vol. IV, 7982-84. 

Indian Converts (Regulation and 
Registration) Bill (by Shri Jetha-
lal Joshi): 
Motion to 'consider. 

Vol. VIII, 16009. 
Motion on Address by the Presi-

dent. -Vol. I, 232-33, 309-16, 414, 
426, 427, 428. 

Motion re economic policy. 
Vol. VIII, 15916, 16123, 

16143-47. 
Motions re Displaced Persons Com-

pensation and Rehabilitation 
Rules, 1955. 

Vol. VII, 13571-75, 13592, 
13602, 13610, 13614, 13624, 
13724, 13746, 13751, 13752, 
13759-61, 13788, 13808. 

Motion re international situation. 
Vol. VII, 14335-39. 

Motions Te Reports of ComrniBsioner 
for Scheduled Castes and Sche-
duled Tribes for 1953 and 1954. 

Vol. VII, 13889, 14000, 14068-
69, 14092--99, 14104, 14105, 

14174. 
Motion Te Report of States Reorga-

nisation Commission. 
Vol. X, 4362-67. 

Resolution re corporation for broad-
casting. 

Vol. I, 479, 497, 498. 
Resolution Te Department of Wel-

fare for Scheduled Castes and 
Scheduled Tribes. 

Vol. I, 438, 439, 442, 449, 
458-60, 465. 

Salaries and Allowances of Mem-
bers of Parliament (Amendment) 
Bill: 
Consideration of clauBes. 

Vol. II, 3367, 3368, 3370-'12, 
33tH. 

Motion to pass. 
Vol. II, 3385-86. 

RAJABHOJ, SHRI P. N.: eontd. 
State Bank of India Bill: 

Motion to pass, as amended. 
Vol. IV, 7221-22. 

UnivC'rsity Grants Commission Bill: 
Motion to rE'fcr to Joint COni.. 
mittee. 

Vol. I, 81. 
Untouchability (Offences) Bill: 

Motion to consider as reported by 
the Joint Committee. 

Vol. IV, 6568, 6593-8801. 
Consideration of clauses. 

Vol. IV, 6657, 6711-12, 6781. 

RAJYA SABHA: 

Motion Te association of members of 
-- with Public Accounts Com-
mittee. 

Vol. IV, 6247. 

RAJYA SABHA, MESSAGES FROII: 

See "Messages from Raj'ya Sabba". 

(by Shri Dabhi): 

Caste Distinctions Removal BW 
(by Shri Dabhi) : 
Motion to consider and ameDd-

menta to circulate and to ret .. 
to Select Committee. 

Vol. III, 5352-54. 
Demands for Grants, 1955-56: 

Ministry of Home Affairs. 
Vol. II, 4479-88. 

Motion to reduce the Demand: 
FailUTe to safeguard interens 

of Scheduled Castes. 
Vol. III, 4483--\8. 

Motions re Reports of Commissioner 
for Scheduled Castes and Sche-
duled Tribes for 1953 and 1954. 

Vol. VII, 13933-43. 

Motion Te Report of States Reorga-
nisation Commission. 

Vol. X, 4003-10 

RAM SARAN, SHRI: 

General discussion of the General 
Budget, 1955-56. 

Vol. II, 228S-:94. 



RAM SARAN, SHRI: contd. 

Motion re Report of States Reorga-
nisation Commission. 

Vol. X. 4252-56. 
RAM SUBHAG SINGH, DR.: 

Business of the Hou!le: 
Allocation of time for Demandlt re 

Ministry of Rehabilitation. 
Vol. II, 3044. 

Citizenship Bill: 
Consideration of clauses. 

Vol. IX, 1401. 
Constitution (Eighth Amendment) 

Bill: 
Motion far leave to introduce. 

Vol. IX, 1793. 
Demands for Grants. 1955-56: 

Agriculture. 
Vol. II, 3186, 3188. 

Motion to reduce the Demand: 
Need of Co-operative Supply 

Board in every group of 
villages for credit facilities 
to cultivators. 

Vol. II, 3192. 
Civil Verterinary Services. 

Vol. II, 3192-93. 
Ministry of Food and Agricul-

ture. 
Vol. II, 3178, 3186-92, 

3194. 

Motion to reduce the Demand: 
Implementation of land policy 

enunciated in First Pive 
Year Plan. 

Vol. II, 3188, 3189. 
Problem of agricultural 

prices vis-a-vis prices of 
industrial goods. 

Vol. II, 3190. 

General discussion of the Railway 
Budget, 1955-56. 

Vol. I, 833-40, 1012. 
Half-an-hour discussion re accidents 

in coal mines. 
Vol. II, 3978-82, 3985. 

Hindu Succession Bill: 
Motion to concur in the recom-

mendation of Rajya Sabha to 
join the Joint Committee. 

Vol. IV, 8109. 8110. 

I 
II 
II 
i I 

RAM SUBHAG SINGH, DR.: conte!. 
Inter-State Water Disputes Bill: 

Motion to concur in the recom-
mendation of Rajya Sabha 
to join the Joint Committee. 

Vol. VIII, 15762-63, 15764, 
1578i. 

Motion far Adjournment: 
Policy of Government towards 

freedom movement in Goa. 
Vol. VI, 10144. 

Motion re economic policY. 
Vol. VIII, 15906, 15907, 15908, 

15954-55, 16066. 
Motion re Report of States Re-

organisation Commission. 
Vol. X, 2642, 2705, 2734, 2735, 

2742, 2743, 2747_48, 2749, 
2771--2774, 3198, 3215, 

3216, 3456, 3527, 3658, 
3955. 

Resolution re appointment of Com-
mmsion for development of Indian 
shipping. 

Vol. VII, 13068. 

Resolution re corporation for broad-
castin,. 

Vol. I. 501. 
Resolution re political pensiOns. 

Vol. III, 4765--71, 4812, 4815-
20. 4821. 

Sea Customs (Amendment) Bill: 
Consideration of clauses. 

Vol. III. 4782. 

RAMACHANDER, DR. D.: 

Demands for Grants, 1955-56: 
Irrigation (including Work-

ing Expenses). Navigation, Em.-
bankment and Drainage Works 
(met from Revenue). 

Vol. III. 4374--76. 
Ministry of Irrigation and Power. 

Vol. III, 4374--76. 

RAMANAND SHASTRI. SWAMI: 

Motion Te Report of States Re-
for Scheduled Castes and Sr.he_ 
duled Tribes for 1953-54. 

Vol. VII, 14411--15. 



RAMANANDA T1RTHA, SWAMI: 
Constitution (Fourth Amendment) 

Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. III, 4926-30. 

General discussion of the Railway 
Budget, 1955-56. 

Vol. I, 1063-66. 
Motion on Address by the President. 

Vol. I, 195-200. 
Motion re Report of States Reorga-

nisation Commission. 
Vol. X, 2781-90, 2879. 

Motion re situation in Goa. 
Vol. V, 8530-36. 

RAMASWAMY, SH1U M. D.: 
Demands for Grants, 1955-56-

Railways: 
Railway Board. 

Vol. I, 1436-37. 
l\AMASWAMt, SHRI P.: 

Demands for Grants, 1955-56-RaiI-
ways: 
Railway Boaro. 

Vol. 1. 13'1-'15. 
Motion to reduce the Demand: 

Grievances of staff of fonner 
N. S. Railway Who have re-
tained. pre-absorption COIl. 
ditions of service. 

Vol I, 1871-71. 
Inadequate passenger ameni-

tiea. 
Vol. I, 1373-74. 

Kotion re Report of States ftecn-p. 
nillation Commission. 

Vol. X, 4413-1«1. 
RAMASWAMY, SHRI S. V.: 

AnnounCell'l!t1t re discUllion on 
S.R.C. Report. 

Vol. IX, 1825. 
Buainess of the HOUle. 

Vol. IX, 1602. 
Ch'8l'tered Accountants (Amend-

ment) Bill (bll Shri C. R. NAN-
8(mhcm) : 

Motion to consider and amend-
ment to clrc:ulate. 

Vol. lV, 6930-'3, 8Kt. 
IHI. 

RAMASWAMY, stint s. V.: contd. 

Citizenship Bill: 

Motion to refer to Joint Com-
mittee and amendment to circu-
late. 

Vol. V, 9595, 9596, 0598, 9636. 
9651-9684, 969&, 9736. 

Code of Civil Procedure (Amend-
ment) Bill: 

Motion to refer to Joint Com_ 
mittee. 

Vol. V, 9142, 9192-96, 9199-
9208, a317. 

Committee on Subordinate Leciala-
tion: 

Presentation of Third Report. 
Vol. IV, '1441-42. 

COMpanies Bill: 

Motion to consider as reported by 
Joint Committee. 

Vol. V, 995~7. 

Consideration of clauses. 
Vol. VI, 11004, 11005, 11~ 

11045, 11098, 11189--91. 
11192, 11478-79, 1602, 

11716-28. 

Constitution (Fourth Amendment) 
Bill: 

Motion to conlrlder as reported by 
Joint Cormrt1ttee. 

Vol. III, 49»-28. 

Consideration of clauses. 
Vol. 01, 5016, 5017_18, 5026. 

Demands for Grants, 1955-56: 

Industries: 

Motion to 'reduce the Demand: 

Recommendations at Kanunp 
Committee. 

Vol. m, 5311, 5212, .1 ........ 
~ of t»roducUCiA. 

V'c)1, tn, 4212, 42~ .... 
_________ , _____ , __ , ___ -.---0---.-- .0'_· __ 0" _. __ .. __ . __ _ 



.. 
RAl4ASW AMI. $ilRI S. V.: contd. 

Demands for Grants, 1955-56: con,d. 
Other Orpnisations UDder the 

Mtnisiry of PfodU,CtiOD: 
Motion to reduce tbe Demand: 

Inefficiency and delay in 
building new sb.iJ» in the 
Hinduathan Shipyard Limi-
ted, Viskhapatnam. 

Vol. IU •• 250. 
Non-fulfilment of conatructioo 

targets in ViJlakhapatnBm 
&Q.iPY'IIl'd \IJlaer remodelling 
plan of the French firm of 
naval experts. 

Vol. III, 4250-51. 
Salt. 

Vol In, 4251. 
PeOlan!l$ for Supplementary 

Grants, 1955-56, ~rtaining to the 
Ministry of lCxtemal Affairs. 

Vol. X, 2196. 

l>ernands for Su,pplementary 
Grants, 1955-56, pertaining to the 
~ of Production and 
motions to reduce the Dernancb. 

Vol. X, 2179, 2184. 
Drugs (Amendment) Bill (as 

paued bY Rajya Sabha): 
Motion to consIder. 

Vol. I, 606. 
Consideration of claWle5. 

Vol. I, 625-27, 628. 
General discussion of the Railway 

Budget, 1955-56. 
Vol. I, 951-56. 

Hindu Succession Bill: 
Motion to concur in the recom-

mendation of Rajya Sabha to 
join the Joint Committee ~ the 
Houses. 

Vol. IV, 8026, 8028. 
Vol. V, 8310-17, 8319. 

lndian 'l'aritf (~d Am.-ent) 
Bill: 
Motion to (''OOIlder. 

Vol. X. 2111-18. 
Jadian Tariff (Third Amendment) am: 

Motion to consider. 
Vol X. 2111-16. 

RA¥A$WA¥I, SlIRI S. V.: coatd. 
Industrial and State FinaneW Cor· 

porations (AmendJnefl~) BiD: 
Consideration of clauses. 

Vol. V. 8780, 8751. 
Motion re Report of Press Com-

mission. 
Vol. VI. 10839. -Motion re Rep<¥'t of States Reorga-

nisation Conunission. 
Vol. X, 2678, 2677, 307t, 4123-

z •. 
Motion re suspension of Rule 321 in 

its application to the Constitution 
(Eighth Amendment) Bill. 

VoL IX, 1140. 
Motion re white paper on GATI'. 

Vol. VII, 14629-37, 14584. 
Prisonel"B (Attendance in Courts) 

Bill: 
Motion to consider. 

Vol. V. 9058, 9065. 
RailwllY Stores (Unlawful Posses-

sian) Bill (as passed by Rajya 
Sabha): 
Motion to consid~ as reported by 

Select Committee. 
Vol. IX, 983, 992-96, 

1003. 
Resolution Te recrouping of Rail-

ways. 
Vol. IX, 801-07. 

State Bank at India Bill: 
COOlider.tion of clauses. 

Vol. IV, 7083-84. 7097, 7107, 
7111-12, 713(1, 7178. 

R.AMNARAYAN SINGa, BABU: 
Companies Bill: 

J«otion W conaider amendments 
made by Rajya Sabha. 

VQL IX, 11. 
Canstitution (Fourth Am4tS\ciment) 

Bill: 
140ti0a to reller to Joint Com-

mittee and amendment to dr. 
culate. 

Vol. n, 2147. 
Demands for Supplementary 

GNn., 1"'-H, perta.infn8 in -the 
~ crt RehabWWia mid 
motions to reduce the a..nda. 

Vol. x. 2346-48, 238. 
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RAMNARAYAN SINGH, BABU: RAMNARAYAN SINGH, BABU: 

.. -

. contd. 
Finance Bill: 

Motion to consider. 
VoL III, 5714, 5736, 5738-43. 

General discussion of the Railway 
Budget, 1955-56. 

Vol. I, 917, 1055. 
Hindu Succession Bill: 

Motion to concur in the recom-
mendation of Rajya Sabha to 
join the Joint Committee of the 
Houses. 

Vol. IV, 6073-79. 
Motion on AddTeS'S by the Presi-

dent. 
Vol. I, 225-32, 336, 374. 

Motion re Report of Press Com-
mission. 

Vol. VI, 10790, 10813, 10869. 
Motion re Report of States Reorga-

nisation Commission. 
Vol. X, 2589, 2758, 2843, 3702, 

3720, 4393-97. 
Press and Registration of Books 

(Amendment) Bill: 
Motion to consider. 

Vol. lX, 58, 59. 
Prevention of Corruption (Amend-

ment) Bill: (amendment of 
section 5: by Shri U. C. Patnaik): , 
Motion to circulate. 

Vol. III, 4110. 
Representation of the People 

(Amendment) Bill: 
Motion to refer to Select Com-

mittee .. 
Vol. VIII, 14823, 14838-43. 

Representation of the People 
(Second Amendment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. VIII, 14823, 14838-

43. 
Rejlolution re appointment of a 

Pay Commission. 
Vol. V, 8930, 8934, 8936. 

:'Reaolutioil 1'e corporation for broad-
.:'~:' . 

, Vol. I,' 483 . 

contd . 
University Grants Commission Bill: 

Motion to refer to Joint Com-
mittee. 

Vol. I, 576-80. 
Motion to consider as reported by 

Joint Committee. 
Vol. IX, 434-42. 

RANBIR SINGH, CH.: 

Demands for Grants, 1955-56: 
Civil Veterinary Services. 

Vol. II, 3220-21. 
Ministry of Food and Agricul-

ture: 
Motion to reduce the Demand. 

Vol. II, 3215-22. 
Policy to help agriculturists 

by way of ralslng price 
levels of foodgrains. 

Vol. II, 3216-19. 

General discussion of the Railway 
Budget, 1955-56. 

Vol. I, 1035-39. 

Hindu Marriage Bill (as passed by 
Rajya Sabha): 

Consideration of clauses. 
Vol. IV, 7474. 

Motion re economic policy. 
Vol. VIII, 16102-12, 16123. 

Motion re Report of States Reor-
ganisation Commission. 

Vol. X, 2826, 3768, 4008_ 
Receipt of a petition re Finance 

Bill. 
Vol. II, 3595. 

State Bank of India Bill: 
MQtiQn to pass, as amended. 

Vol. IV, 7231-33. 

RANDAMAN SINGH, SHRI: 

Demands for .Grants, 1955_56: 
Agriculture. 

Vol. n, 3259-61, 3263. 

Ministry of ~ood' a~cl_ A¢cu1-t1¥'e. ' '." .... , 
Vol. n, 32S8-..fI. 

----~------------------~--------~------~--~---------



NINTH TO ELEVENTH SESSIONS, 1955 
------------------------_. __ ._-----

JlA,NDAMAN SINGH, SHRI: contd. 
:Motion re Reports of Commiasioner 

for Scheduled Castes and Sche-
duled Tribes for 1953..54. 

Vol. VII, 14418-24. 
Motion Te Report of States Re-

organisation Commission. 
Vol. X, 4017-24. 

KANE, SHRI: 

Code of Civil Procedure (Amend-
ment) Bill: 
Motion to refer to Joint Com-

mittee. 
Vol. V, 9258. 

Companies Bill: 
Consideration of clauses. 

Vol. VI, 11037, 11043, 11044, 
11047, 11250, 11909, 11910, 
11912-13, 12115. 

Vol. VII, 12199, 12202. 
12207-08, 12209, 12887, 
12927, 12948, 13013, 

13107, 13155. 
Delhi (Control of Building Opera-

tions) Bill: 
Consideration of clauses. 

Vol. IX, 1953. 

DemanCis for Grants, 1955-56: 
Ministry of Food and Agricul-

ture. 
Vo1. II, 3257. 

Demands for Grants, 1955-5~Rail-
ways. 

Vol. I, 1457. 
Durgah Khawaja Saheb Bill: 

Motion to consider. 
Vol. V, 9398. 

Half-an-hour discussion re 
Machine Tool Prototype Fac-
tory, Ambarnath. 

Vol. VII, 14781. 
Hindu Marriage Bill (as passed by 

Rajya Sabha): 
Consideration of clauses. 

Vol. IV, 7459-80, 7539, 7558, 
7589, 7610, 7611-13, 7630--
35, 7644" ~716, 7719, 77~-21, 
1722, 7721), 7727-28, 7835-
37, 7848-49, 7858, 7879--81, 
7898, 7900, 7904, 7953. 

KANE, SHRI: contd. 

Hindu Succession Bill: 
Motion to concur in the recom-

mendation of Rajya Sabha u. 
join the Joint Committee of the 
Houses. 

Vol. IV, 8124. 

Industrial Disputes (Banking Com-
panies) Decision Bill: 
Consideration of clauses. 

Vol. VIII, 15217, 15222. 
Motion re Reports of Commissioner 

for Scheduled Castes and Sche-
duled Tribes for 1953-54. 

Vol. VII, 14435. 
Motion re Report of States Reorga_ 

nisation Commission. 
Vol. X, 4144-48. 

Prevention of Disqualification 
(Parliament and Part C States 
Legislatures) Amendment Bill: 

Motion to consider. 
Vol. IX, 2014. 

Prize Competitions Bill: 
Consideration of clau~. 

Vo1. VIII, 15320, 15321, 15324. 

Railway Stores (Unlawful Posses-
sion) Bill (as passed by Rajya 
Sabha): 
Consideration of clauses. 

Vol. IX, 1028. 

Resolutions re export duty on 
groundnuts, groundnut oilcake, 
de-oiled groundnut meal and 
decorticated cotton seed oil-cak. 
etc. 

Vol. I, 709-11. 

Spirituous Preparations (Inter-State-
Trade and Commerce) Control 
Bill: 
Motion to consider amendments 

made by Raj)'1l Sabha in the 
Bill. 

Vol. VIn, 15548. 
, Titles and Gifts from Foreign States 

(~enalty for Acceptance) Bill (btl 
Shori t. R. Narasimhan):. 

, Motion;·to consider. 
Vol. VI, 105&7~ 



INDEX 'lO LOK SAli»IA DEl;lATJ:S 
------------------ -

-RAO, DR. KAMA: 

Busine'S8 of the HOUle: 
Andbra Budget. 

Vol. 1, 1669./ 

lIx~sion of seaaion. 
\.ftol. IV, 6835, 8817, 6858. 

.Demands for Grants, 1955·58: 
Government collieries: 

Motion to reduce the Demand: 
Failure to nationalise coal 

mines. 
Vol. Ill, 4208, 423S./ 

lndustries: 

~otion to reduce the Demand: 

/Need for more ci,arette fac-
tories. 

Vol. Ill, 4684, 5152:' 

Need for more sugar factories. 
Vol. 111, 4684."'-

Recommendations of Kanungo 
Committee. 

Vol. 111, 4883, 5146-50, 5211."'-

Unemployment due to ration-
alisation. 

Vol. III, 468S, 5150-52 .... 

)4inistry of Commerce and Indus· 
try: 

Motion ~ reduce the Demand: 
Induatrial policy. 

Vol. Ill, 11152. ~ 

Ministry of Food anl;i A8l"iculture: 
Motion to reduce the Demand: 

Inadequate measures to cheek 
the fall of agricultural 
prices. 

vVol. 11, 3318. 

J4;1nistry of Production: 
Vol. III, 4203-09../ 

Motion to reduce the Demand: 

J'ailure to produce vital anti-
biotics other than penicillin. 

Vol. Ill, 4209, 4233. / 

l'aJlure W lIe\ l.lP a State· 
9WJM(l C4Im8Dt _dOQ for 
Nandikond8 Project. 

Vol. m, 4201, tm-33.J 

---- ----------- -----
RAO, DR. RAMA: contd. 

Demands for Grants, 1951·88: CORtII. 
Ministry 01. Production: CCIRotIL 

MMion to reduce the Demand: 
CORteS. 
Policy in respect of oil re-

ftneries. 
-J'bl. m, ma . 

Miscellaneous Departments aad 
Expenditure under the Miniat.rJ 
of Production: 
Motion to reduce the Demand: 

Permiuion to' Imperial Chemi. 
cal Industries to set up a 
D.D.T. factory. 

'V"V 01. III, 4208, 4234. 
,)ther Orpnisations under the 

Ministry of Production: 

Motion to reduce the Demand: 
Inefficiency and delay in build-

ing new ships in the Hindu-
stan Shipyard Limited. 

Vlsakhapatnam. 
~01. III, 4207, 4233. 

Non-fulfllment of construction 
targets in Visakhapatnam 
shipyard under remodeJ.J.iq 
plan of the French firm of 
Naval experts. 

../'Vol. III, 4207. 
Salt. -

J'y 01. III, 4208, 4283. 

Motion to reduce the Demand: 
Failure to provide scientific 

facilities for production of 
salt by manu-.etU1"eTL 

..Aiol. III, 4233. 

Demands for Grants, 1955·56-
RaUJVays. 
~ Vol. I, 1457, 1472, 1473, 1fT&-

84. 
Construction of New Lin~ 

Capital and Depredation 
Reserve Fund: 
Motion to reduee the Deaand: 

Failure ot Govemment to 
~e the cijamantled !iDe 
of Jt~.da-:-Kot1paDl, 
Southem RaUwtl. 
,/ Vo~ 1. U73,1479, 1-' 



NINTH TO ELEv"'l:N'rH SESSIONS, 19~5 
_. -_. ----.----

RAO, DR. RAMA: cuntd. 
Demands for Grants, 1955-56-

Railways: contd. 
Open Line Works-Development 

Fund: 
Motion to reduce the Demand: 

Poor type of lavatories pro-
vided on platforms and 
waiting rooms. 

Vol. I, 1oi77, 1482-84. 

Ordinary Working Expenses-
Labour Welfare: 
Motion to reduce the Demand: 

Inadequacy of medical and 
health services made avail-
able to Railway staff. 

Vol. I, 1472, 1479-82. 
Demands for Grants on Account, 

1955-56--Jlndhra: 
Industries. 

Vol. 1, 1711-12. 
Irrigation. 

Vol. I, 1712-13, 1723. 
Public Health. 

Vol. I, 17l3. 
Veterinary . 

Vol. I, 17l3. 
Demands for Supplementary Grants, 

1954-55-Andhra: 
Civil Works-Grants-in-Aid. 

Vol. I, 17l3. 
Irrigation. 

Vol. I, 1712-13, 1723. 
Land Revenue. 

Vol. I, 1708-11. 
Public Health. 

Vol. I,I7l3. 
Veterinary. 

Vol. I,I7l3. 
Drugs (Amendment) Bill (as passed 

by Rajya Sabha): 
Motion to consider. 

Vol. I, 617-20. 
General discussion of the General 

Budget, 1955-56. 
Vol. n, 2348-53. 

Hindu Marriage Bill (as passed by 
Rajya Sabha): 
Consideration of clauses. 

..,..Vol. IV, 7484, 7605, 7719-20 . 
. --.----

105 LSD-27. 

RAO, DR. RAMA 
Hindu Succession Bill: 

Motion to concur in the recom· 
mendoiUon of Rajya Sabha to 
join Lbe Joint Committee ot the 
Houses. 

Vol. IV. 8268.-
Leave of absence. 

VoL X, 3137. 
Medicinal and Toilet PreperationJ 

(Excise Duties) Bill: 
Motion to consider and amend-

ment to refer to Select enm-
mittee. 

,..----vol. I. 1868. 1889-81. 
Motion for Adjournment: 

pemonstrations against Portueueae 
_ . !1trocities. 

Vol. VI, 10371.r 
Labour situation in Kanpur. / 

Vol. IV, 766t. 
Prevention of Juvenile Vagrancy 

and Begging Bill <bv Shri M. L. 
Dwivedi) : 
Motion to consider. 

Vol. VI, 10637-40, 11988-90, 
12004. 

Resolutions 1't! export duty on 
groundnuts, groundnut oilake, 
de-oiled ground nut meal and 
decorticated cotton seed oil-cake 
etc. 

Vol. I, 695-86. 
Resolution re imbalance in priCE: 

structure. 
Vol. n, 339' 

State Bank of India Bill: 
Consideration of clauses. 

Vol. IV. 7171 /' 
Motion to pass, as amended. 

,-/ Vol. IV, 7219, 7233, 7»& 
Suspension of a Member. /' 

Vol. VI, 11333, 113M.,/' 
Titles and Gifts from Foreign State. 

(Penalty for Acceptance) Bill (bll 
Shri C. R. Narasimhan,: 
Motion to consider. 

Vol. VI. 10811. / 
Untouchability (Offences) Bill: 

Consideration of clauses. 
.......- Vol. IV, 6654, 6708-09. 6728, 

6753-54, 6802-03, 6815, 681e . 
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RAO, SHRI B. SHIV A: 

Leave of absence to 
Vol. II. 2322. 
Vol. V. 8948. 

Motion re Report of States Reorga-
nisation Commission. 

VoL X. 351&-22. 

RAO, SHRI GOPALA: 
Companies Bill: 

Motion to consider as repor~ by 
Joint Committee. 

Vol. VI, 1044B--l16. 
Demands for Grants, 1955-68: 

Defence Capital Outlay. 
Vol. II, 3524-25. 

Defence Services. Non-mectlve 
Charges. 

Vol. II, 3529-30. 
Ministry of Defence: 

Motion to reduce the Demand: 
Need to achieve self-sufficiency 

in war materials by re-
organisation of Ordnance 
factories. 

Vol. II, 3525. 
Uhsatisfactory budgeting. 

Vol. II, 3524-25. 
Working conditions of Defence 

employees. 
Vol. II, 3525-29. 

Motion re States Reorganisation 
Commission. 

Vol. X, 3071, 3072, 3075. 
Representation of the People 

(Amendment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. VIII, 14867-71. 

Representation of the People 
(SeconJ Amendment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. VIII, 14867-71. 

University Grants Commission Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. IX, 449--54. 

HAO, ~HRI K. S.: 
Untouchability (Offences) Bill: 

Motion to consider as reported 
by the Joint Committee. 

VoL IV, 6570-72. 

---------------
RAO, SHRI MOHANA.: 

Leave of absence to 
Vol. VIII, 15674-7 •. 

RAO, SHRI P. R.: 
Motion re Report of States Reor-

ganisation Commission. 
Vol. X, 4198-&200. 

RAO, SHRI P. SUBBA: 
Demands for Grants, 1955-56: 

Census: 
Motion to reduce the Demand: 

Manipulation of census 
figures in border districts of 
Bihar. 

Vol. III, 4505-06. 
Grants-in-aid to States: 

Motion to reduce the Demand: 
Policy of granting aids to de-

ficit Part 'C' States without 
merging them with Part 'A' 
and Part 'B' States. 

Vol. III, 6293. 
Indian Posts and Telegraphs De-

partment (Including Working 
Expenses): 
Motion to reduce the Demand: 

Failure to create an Engineer-
ing Division for Orissa P. & T 
Circle. . 

Vol. II, 3706. 
Necessity of adequate buildings: 

for office of D.P.T. and Post 
Offices and staff quarters in 
Orissa P.&T. Circle. 

Vol. II, 3708. 
Reversion of deputationists in 

Engineering Branch of Orissa 
P.&T. back to Bihar circle. 

Vol. II, 3706. 
Transfer of all Telegraph Offices, 

Lines and Wires and carrier 
and telephone exchange at 
Jharsuguda, which are within 
the political boundaries of 
Orissa to Orissa P.&T. Circle 

Vol. II, 3700. 
Ministry of Communications: 

Motion to reduce the Demand: 
Desirability of altering depar-
ture time of Calcutta-Banga-
lore Dakota Air Service. 

Vol. II, 3701. 
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RAO, SHRI P. SUBBA: contd. RAO, SHRI SHESHAGIRI: 
Demands for Grants, 1955-56 contd. 

Ministry of Home Affairs. 
Vol. nI, 4503-05. 

Motion to reduce the Demand: 
Inordinate delay in disposal 

of reference from Bihar 
Government regarding 
G.R. case No. 20 of 1954 
UIS 148 I.P.C. in the court 
of S.D.O. Seraikella, result-
ing in continuing harras-
ment of accused persons 
through repeated adjourn-
ments for over a year. 

Vol. III. 4503-04. 
Policy re grant of allowances 

to relatives of Rulers of 
Indian States. 

Vol. III, 4504-05. 

Police: 
Motion to reduce the Demand: 

Disapproval of pOlicy re re-
cruitment of R.S.O.'s in 
Special Police Establishment. 

Vol. III. 4475. 4506-07. 
Taxes on Income including Cor-

poration Tax and Estate Duty: 
Motion to reduce the Demand: 

Collection of Income-tax and 
Estate duty. 

Vol III. 5468-70. 
Union Excise Duties: 

Motion to reduce the Demand: 
Heavy excise and export duties 

on tea which are likely to 
bring down sale of Indian 
tea in foreign markets. 

Vol. III. 5292. 5488. 

Policy re excise duties. 
Vol. III. 5470-72. 

Hindu Succession Bill: 
Motion to concur in the recom-

mendation of Rajya Sabha to 
join the Joint Commit~ of 
the Houses. 

Vol. IV. 8204-06. 

RAO, SHRI RAJAGOPALA: 

Motion re Report of States Re-
organisation Commission. 

Vol. X. 4473-78. 
---------_._._--------

Motion re Report of States Re-
organisation Commission. 

Vol. X, 4028-31. 
Reserve Bank of India (Amend-

ment) Bill: 
Motion to consider. 

Vol. IV, 6432-34-
State Bank of India Bill: 

Motion to consider. 
Vol. IV, 8237-60. 

RAO. SHRI T. B. VITI'AL: 
Business of the House. 

Vol. I, 2988. 
Vol. IV, 6678-78. 

Motion re allocation of time. 
Vol. III, 5783. 

Caning Attention to Matters of Ur-
gent Public Importance: 
Strike by Army workshopmen at 

Kirkee. 
VOl. IV, 11980. 

Unemployment in Central Excise 
Department. 

Vol. IV, 8115, 8117. 
Chartered Accountants (Amend-

ment) Bi1l (by Slui C. R 
Narasimhan) : 
Motion to consider and amend· 

ment to circulate. 
Vol. IV, 8938 

Companies Bill: 
Consideration of clauses. 

Vol. VII, 12988. 
Correction of answer to unatarred 

question No. 202. 
Vol. X, 3871. 

Demands for Grants, 1955-58: 
Aviation: 

Motion to reduce the Demand: 
Tewelve !lours' duty fer 

Chowkidars_ 
Vol. n. 3710. 

Chief Inspector of Mines: 
Motion to reduce the Demand: 

Urgent need to improve work-
ing conditions in coal mines. 

Vol. II, 2991, 3011-12, 30a-
15. 

Indian Posts and Telegraphs De-
partment (Including Working Ex-
penses). 

Vol. n, 3706-07, 3724. 
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RAO, SHRI T. B. VlTTAL: contd. 
Demands for Grants, 1955-56: contd. Demands for Grants, 1955-56: contd. 

Ministry of Labour: contd. 
Motion to reduce the Demand: 

Creation of a new 
Assistant Inspectors 
Offices. 

cadre of 
of Post 

Vol. II, 3706. 

Finalisation of the gradation list 
of employees in Hyderabad 
circle. 

Vol. II, 3706. 
Fiscal Policy of P.I!tT. Depart-

ment. 
Vol. II, 3724. 

Lack of quarters for employees. 
Vo1. 11, 3707. 

Need for restoration of P.T.O. 
conce'SSion. 

Vol. II, 3707. 
Loans and Advances by the Central 

Gqvernment: 
Motion to reduce the Demand: 

Delay in grant of loan assistance 
to Singareni colleries for 
development. 

Vol. III, 5293. 
Ministry of Communications: 

Motion to reduce th£' Demand: 
Condition of quarters in I.N.A. 

Colony, New Delhi. 
Vol. II, 3701 

Ministry of Finance: 
Motion to reduce the Demand: 

Question of classifying cities 
with a population of one 
lakb and above as 'C' for 
purpose of computing House 
Rent Allowance to Central 
Government employees. 

Vol. III, 5292. 
Ministry of Labour. 

Vol. II, 3011-16, 3039. 
Motion to reduce the Demand: 

Delay in framing rules under 
Plantation Labo~lr Act, 1951. 

Vol. II, 2969, 3012-13, 3039. 
Delays in disposal of calres refer-

red to Chief Labour Commis-
sioner by Regional Labour Com-
nussioners or Conciliation Officers. 

Vol. II, 2968, 3039. 

Motion to reduce the Demand: 
eontd. 

Failure to constitute an All India 
Industrial Tribunal to go into 
grievances and demands of the 
employees of the various insur-
ance companies. 

Vol. II, 2968, 3039. 
Failure to guarantee pr~ hous-

ing facilities to labour. 
Vol. n, 3014-15. 

Failure to refer grievances of 
'works-charged' staft' to tribunal. 

Vol. II, 2970, 3039. 
Necessity to include dependents of 

employees under purview of 
Employees' State Insurance 
Sc~eme. 

Vol. II, 2970, 3039. 
Need for full implementation of 

Plantation Labour Act. 
Vol. II, 3012-13. 

Need for providing unemployment 
relief. 

Vo1. II, 2968, 3013-14, 3039. 
Question of extension of the Pro-

vident Fund faci1ities to all in-
dustrial workers. 

Vol. II, 2970, 3039. 
Question of superseding All India 

Industries (Colliery Disputes) 
Tribunal constituted in February, 
1954 by an other constituted in 
February, 1955. 

Vol. II, 2970, 3012-13, 3039. 
Rehabilitation of workers in the 

mines disabled due to accidents. 
Vol. II, 2969, 3039. 

Ministry of Works, Housing 
Supply. 

and 

Vol. II, 2858-63. 
Motion to reduce the Demand: 

Failure of Government to con-
duct aft'airs of Supply Wing in 
a business-like manner. 

Vol. II, 2862-63. 
Inadequate measures for industrial 

housing. 
Vol. II, 2861-62. 
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RAO, SHRI T. B. VITl'AL: contd. 
Demands for Grants, 1955-56: contd. 
Miscellaneous Departments and 

Expenditure under the Ministry 
of Labour: 
Motion to reduce the Demand: 

Need to construct at least 20,000 
quarters for miners during 
current year out of Coal 
Mines Labour Welfare Fund. 

Vol. II, 2971, 3014-15. 
Other Civil Works. 

Vol. II, 2858-63. 
Motion to reduce the Demand: 

Failure to apply Contributory 
Health Scheme to works-
charged' staff of C.P.W.D. in 
Delhi. 

Vol. II, 2914. 
Failure to give Sunday off to 

chowkidars. 
Vol. II, 2814. 

Failure to reduce working hours 
of chowkidars. 

Vol. II, 2915. 
Failure to work out permanent 

posts required for mainten-
ance of permanent work. 

Vol. II, 2858-60, 2914. 
Grant of retirement benefits of 

'works-charged' staff similar 
to Central Government em-
ployees. 

Vol. II, 2860, 2915. 
Need to appoint a Committee to 

remove anomalies in scales of 
pay of workers. 

Vol. II, 2915. 
Provision of quarters of 

'works-charged' staff ac-
cording to scales of pay. 

Vol. II, 2860, 2915. 
Demands for Grants, 1955-5&-

Railways: 
Construction of N()W Lines 

Capital and Depreciation Reserve 
Fund: 

Motion to reduce the Demand: 

Conversion of narrow gauge 
line between Parasia and 
Nagpur into broad guage. 

Vol. I, 1474. 

._- -.......-._._.---_ ... -
- RAO,siiru T~ B.-VITTAL: cantu. 

I 

Demands for Grants, 1955-56-
Railways: contd. 

Open Line Works -- (Revenue) 
-- Labour Welfare: 
Motion to reduce the Demand: 
Delay in the construction of 150 

quarters for accounts staff at 
Secunderabad. 

Vol. I, 1472. 
Necessity for providing electric 

connection for quarters at Lal-
laguda and Secunderabad --
Centra"! Railway. 

Vol. I, 1473. 
Railway Board-. 

Vol. I, 1325, 1330, 1348, 
1355, 1434. 1449. 

Motion to reduce the Demand: 
Delay in settling gratuity cases of 

employees. 
Vol. L 1330. 

Grievances of staff of former N.S. 
Railw~y who have retained pre-
absorption conditions of serVIce. 

Vol. L 1325. 
Implementation of recommendations 

of Gadgil Committee in case of 
employees who have opted for 
pre-N.S. Railway conditions ot 
service. 

Increase in fares 
charges. 

Vol. I, 1330. 
and freiiht 

Vol. I, 1325. 
Increase in fares and freights. 

Vol. I, 1325. 
Reinstatement of employees 

who opted originally for 
Pakistan. 

Vol. I, 1330. 
Revision of scales of pav ot 

Station Masters and Assis-
tant Station Masterl' 

Vol. I, 1330. 
Revision of scales of pay of 

Train Examiners. 
Vol. I, 1330. 

Demands for Supplementary 
Grants, 1955-56 Dertainine to the 
Ministry of Finance. 

Vol. X. 2230. 
----------~---------.. ----
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RAO, SHRI T. B. VITTAL: contd. 
Demands for Supp'lementary 

Grants, 1955-56 pertaining to the 
Ministry of Natural Resources 
and Scientific Research and 
motions to reduce the Demands. 

Vol. X, 2312. 

Demands for Supplementary 
Grants, 1955-56 pertaining to the 
Ministry of Works, Housing and 
Supply and motions to reduce 
the Demands. 

Vol. VIlI, 15425. 

General discussion of the Railway 
liudget, 1955-56. 

Vol. I, 82~3, 1082, 1106. 

Half-an-hour discussion re acci-
dents in coal mines. 

Vol. II, 2972, 2973, 2974-'18. 

Indian Trade Unions (Amendment) 
Bill (Insertion of new "ection 
15A: by Shri Nambia1'): 

Motion to consider. 
Vol. I, 1154, 1167, 1170-71. 

Vol. II, 2502-05. 

Industrial Disputes (Amendment) 
Bill (Insertion of new ChApter 
VAA by - ): 
Motion for leave to introduce. 

Vol. I, 1117. 

Industrial Disputes (Appellate Tri-
bunal) Amendment Bill: 
Motion to consider. 

Vol. V, 9784-86. 

Inter-State Water Disputes Bill: 
Motion to concur in the recom-

mendation of Rajya Sabha to 
join the Joint Committee. 

Vol. VIII, 15753. 

Mine. (Amendment) Bill [Amend-
ment of sections 33 and 51 by -]: 
Motion for leave to introduce. 

Vol I, 1117. 

Motion for Adjournment: 
Labour situation in Kan!lur. 

Vol. IV, 7884. 

Motion on Address __ the President. 
VoL 1, 172-7 •. 

RAO, SHRI T. B. VITl'AL: contd. 
Motion re Reports of Commissioner 

for Scheduled Castes and Schedul-
ed Tribes for 1953 and 195~. 

Vol. VII, 14063, 14066-67, 14438. 

Motion re Report of Press Commis-
sion. 

VoL VI, 10803, 10897, 1.0899. 

Motion re Report of States Reorga-
nisation Commission. 

Vol. X, 2575, 2687, 3491. 

Motor Vehicles (Amendment) Bill 
[Substitution of section 65 etc.: 
by -]: 

Motion for leave to introduce. 
Vol. VII, 14130-31. 

Motion to consider. 
Vol. X, 2978. 

Negotiable Instruments (Amend-
ment) Bill [as passed by Rajya 
Sabha]: 
Motion to consider. 

Vol. VIII, 154~&-99. 

Prevention of Disqualification (Par-
liament- and Part C States Legis-
latures) Amendment Bill: 
Motion for leave to introduce. 

Vol. IX, 1041. 

Railway Stores (Unlawful Posses-
sion) Bill (as passed by Rajya 
Sabha): \ 
Motion to consider as reported by 

Select Committee. 
Vol. IX, 964, 978-80. 

Report of Indian Government Dele-
gation to 38th Session CJf Inter-
national Labour Conference helQ 
at Geneva in June, 1955-·Laid on 
the Table. 

Vol. IX, 901. 

Repre.entation of the People 
(Amendment) Bill: 

Motion for extension of time for 
presentation of Report of Select 
Committee. 

Vol. IX, 781. 

Resolution re appointment of • Pa7 
Commillion. 

Vol. V, 0978-77. 
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RAO. SHRI T. B. VITTAL: contd. 
Resolution re Industrial Service 

Commission. 
Vol. IX, 2034. 

Resolution re regrouping of rail-
ways. 

Vol. IX, 607-12. 

Resolution re state monopoly of 
foreign trade. 

VoL VI. 11420, UOI. 

Seventh Annual Report with state-
ment of Accounts of Industrial 
Finance Corporation for the year 
ended 30th June, 1955-Laid on 
the Table. 

Vol. VIII. l~~Sl. 

State Bank of India Bill: 
Motion to consider. 

Vol. r 1, 6161. 

Consideration of clauses. 
Vol. IV, 7021, 7028. 

Statement 1'e certatn transactions 
referred to in Fourteenth Heport 
of P.A.C. 

Vol. VIII, 13675-78. 

Statement re publication of Bank 
Award Commission Report tefore 
presentation to Parliament.. 

Vol. VII, 12185. 

Statement showing action takt.n on 
assurances, promises and under-
takings. 

Vol. I, 146. 

Supplementary Statement'S Nos. xxx. XXIX, XXXI, XXVI, XXI, 
XVI, X, VI and II showing action 
taken by Government on various 
assurances, etc. given during the 
First Session, 1952, Second Ses-
sion, 1952, Third Session, 1953, 
Fourth Session, 1953, Fifth SE'lIsion, 
19153, Sixth Session, 19~4, Seventh 
Session, 1954, Eighth Session, 1954 
and Ninth Session, 19155 respEctive-
ly of Lok Sabha-Laid (In the 
Table. 

Vol. IV, 7666. 7867. 

RAO, SHRI T. B. VITTAL: contd. 
Supplementary Statement No. n 

showing action taken by Govern-
ment on suggestions made durill£ 
the Fourth Session, 1953-Laid on 
the Table. 

VoL VII, 13264-8~. 

Supplementary Statements NOL 
XXXIII, XXXV, xxx, XXV, xx. 
XIV, X, VI and I showing action 
taken by Government on various 
assurances etc. given during the 
Second session, 1952, Third Ses-
Ilion, 1953, Fourth Session, 1953, 
Fifth Session, 1953, Sixth Session, 
1954, Seventh Session, 1954, Eighth 
Session, 1954, Ninth Session, 195~ 
and Tenth Session, 1955 respec-
tively-Laid on the Table. 

Vol. VII, 13264-65. 

University Grants Commission Bill: 
Motion to refer to Joint Com-

mittee. 

Motion for extension of time for 
presentation of report of the 
Joint Committee. 

Vol. IV, 6834. 

Women's and Children's Institution. 
Licensing Bill (by Shrimati 
Jayashri) : 

Motion to consider. 
Vol. I, 1149. 

Motion to adjourn debate. 
Vol. I, 1148. 

Workmen's Compensation (Ameni-
ment) Bill [Insertion of new sec-
tion (3A by Shrimati Renu-
Chakravarti1/] : 

Motion to consider. 
Vol. IX, 1128--33, 
Vol. X, 2940, 2942, 2944, 2D45. 

RATACHERA: 

Motion for Adjournment: 
Situation in -- in Agartala. 

Vol. IX, 783-84, 1035-39. 
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RATIONALIZATION: 

Demands for Grants, 1955-56: 
Ministry of Labour: 

Motion to reduce the Demand: 
Government's attitude to-

wards -- in industries. 
Vol. II, 2964-65, 2965, 3039. 

Retrenchment and -- in 
industry. 
Vol. II, 2964-65, 2968, 3003-

04, 3016-17, 3039. 

RAUT, SHRI BHOLA: 

Motion Til Report of States Reorga-
nisation Commission. 

Vol. X, 4465-67. 

RAUWOLFIA: 

. Demands {or Grants, 1955-56: 
Ministry of Commerce and Indus-

try: 
Motion to reduce the Demand: 

Failure to prevent export of 
Rauwolfia Plant to Switzer-
land and Germany. 
Vol. III, 4682, 5197-99, 

5255-56, 5266. 

RAY, SHRI B. K.: 

Citizenship Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. IX, 1192-1202, 1208, 1219. 

Code of Civil Procedure (Amend-
ment) Bill: 
Motion to refer to Joint Com-

mittee. 
Vol. V, 9254-59. 

Companies Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. VI, 10362-66, 10382-87. 

Hindu Marriage Bill (as passed by 
Rajya Sabha): 
Motion to consider. 

Vol. IV, 6522-26. 
Motion re Report of States Reorga-

nisation Commission. 
Vol. X. 3093-3110. 

RAY, SHRI B. K.: contd. 
Representation of the People 

(Amendment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. III, 4684._ 

Representation of the People 
(Second Amendment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. VIII, 14979, 15047-57. 

RAYALSEEMA: 

Demands for Grants, 1955-56: 
Ministry of C<lmmerce and Indus-

try: 

Motion to reduce the Demand: 

Failure to explore possibilities 
of starting cottage industries 
in--. 

Vol. III, 4681, 5266. 

REDDI, SHRI ESWARA: 

Finance Bill: 
Motion to consider. 

Vol. III, 5775-70. 

Motion Te economic policy. 
Vol. VIII, 16167-71. 

Presentation of petitions on Report 
of States Reorganisation Commis-
sian. 

Vol. X, 2983. 

REDDI, SHRI RAMACHANDRA: 
• Business of the. House: 

Allocation of time. 
Vol. VIII, 15682. 

Committee on Private Members' 
Bills and Resolutioqs: 
Motion Te Thirty-fifth R'!!port. 

Vol. VI, 11403, 11405. 
Companies Bill: 

Motion to consider as reported by 
Joint Committee. 

Vol. VI, i0342-S1. 
... _- -.- ... - _. __ ._.-.......... - ---....... -- _._---- . •. _ ... _ .... __ 1:.... 00 _____ .. _ 
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REDDI, SHRI RAMACHANDRA: 
contd. 
Companies Bill: contd. 

Consideration of clauses. 
Vol. VI, 11049, 11050, 

11212-13, 11726-28, 
11907, 11910, UOll, 
111113, 

11193, 
11883, 
11912, 

Vol. VII, 12204, 12313-17, 12600, 
12640. 

Demands for Grants, 1955-56: 
Aviation: 

Motion to reduce the Demand: 
Losses on Airlines Corpora-

tion. 
Vol. II, 3710. 

Capital Outlay on Multipurpose 
River Schemes: 
Motion to reduce the Demand: 

Early commencement of 
Nandikonda Project. 

Vol. III, 4362, 4395-96. 
Defence Services, Non-Effective 

Charges: 
Motion to reduce the Demand: 

Purchase of stores in foreign 
countries. 

Vol. II, 3452, 3550-5l. 
Geological Survey. 

Vol. II, 3849-51. 
Indian Posts and Telegraphs De-

partment (Including Working 
Expenses) : 
Motion to reduce the Demand: 

Inadequate provision of city 
allowances to Postal staff. 

Vol. II, 3702. 
Provision of Post boxes on 

buses. 
Vol. II, 3703. 

Mines. 
Vol. II, 3849-52. 

Ministry of Defence. 
Vol. II, 3547-53. 

Motion to reduce the Demand: 
Compulsory Military training. 

Vol. II, 3552-53. 
Ordnance Officers ( civilian) 

in Army Ordnance Corps. 
Vol. II, 3447, 3551-52. 

Unsatisfactory budgeting. 
Vol. II, 3447, 3548-50. 

REDDI, SHru RAMACHANDRA: 
contd. 
Demands for Grants, 1955-56: contd. 

Ministry of Labour: 

Motion to reduce the Demand: 
Condition of mica labour. 

Vol. II, 2955-60, 2967. 
Ministry of Natural Resources and 

Scientific Research. 
Vol. II, 3848-52. 

Miscellaneous Departments and 
Expenditure under the Ministry \ 
of Commerce and Industry: 
Motion to reduce the Demand: 

Condition of mica industry 
and trade. 

Vol. In, 4684. 
Manufacture of micanitc and 

mica products in Ind;a. 
Vol. III, 4684. 

Mi!icellaneous Departments and 
Expenditure under the Ministry 
of Home Affairs: 
Motion to reduce the Demand: 

Prohibition Enquiry Com-
mittee. 

Vol. III, 4478. 
Promotion of rifle clubs. 

Vol. III, 4478. 

Multipurpose River Schemes: 
Vol. III, 4395--99. 

Motion to reduce the Demand: 

Al'gnment of right' Bank 
Canal of N andikonda Pro-
ject. 

Vol. III, 4362. 

Employment of highly-paid 
American expert in connec-
tion with the Bhakra-
Nangal Project. 

Vol. III, 4395-96. 

Excavation of Kavali and 
Kanupur Cana~s in Andhra. 

Vol. III, 4361. 

Somasila Project in Andhra. 
Vol. III, 4361, 4396. 

Scientific Research. 
Vol. II, 3848-49. 
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REDDI, SHRI RAMACHANDRA: 
contd. 
Demands tor Grants on Account, 

1 955-56-Andhra. 1701-18. 
General Sales Tax and other Taxes 

and Duties. 
Vol. I, 1707. 

Irrigation. 
Vol. I, 1704-05. 

Veterinary. 
Vo1. I, 1707-08. 

Demand tor Supplementary Grant, 
1955-56 pertaining to the Ministry 
of External Affairs. 

Vol. VIII, 15343. 
Demand tor Supplementary Grant, 

1956-56 pertaining to Ministry of 
Finance and motions to reduce 
the Demand. 

Vol. VIII, 15368-70, 15390, 
15400, 15402. 

Demand tor Supplementary Grant, 
195&-56 pertaining to Ministry of 
Home Affairs and motions to 
reduce the Demand. 

Vol. VIII, 15386, 15387, 15457-
62. 

Demands for Supplementary Grants, 
1955-56 pertaining to Ministry of 
Works, Housing and Supply and 
motions to reduce the Demands. 

Vol. VIII, 15403, 15404, 15404-
10, 15416, 15431, 15441. 

Demands for Supplementary Grants, 
1954-55-Andhra. 1703-08. 

General Sales Tax and other 
Taxes and Duties. 

Vol. I, 1707. 
Irrigation. 

Vol. I, 1704-05. 
Land Revenue. 

Vol. I, 1706-07. 
State Leeislature and Election. 

Vol. I, 1703-04. 
Veterinary. 

Vol. I, 1708-08. 
Discussion re Railway transport 

aituation. 
Vol. VIII, 1585~2. 

REDDI, SHRI RAMACHANDRA: 
contd. 

Essential Commodities Bill: 
Motion to consider and amend-

ment to refer to Select Com-
mittee. 

Vol. I, 1307-08. 
Finance Bill: 

Motion to consider. 
Vol. III, 5661-67. 

General discussion of the General 
Budget, 1955-56. 

Vol. n, 2568. 

General discussion of the Railway 
Budeet, 1955-56. 

Vol. I, 921-26. 

Indian Coinage (Amendment) Bill: 
Motion to consider. 

Vol. V, 8777-78, 8792, 8815-17. 

Amendments to circulate. 
Vol. V, 8815-17. 

Indian Registration (Amendment) 
Bill [Amendment of section 2 etc.: 
bll Shri S. C. Samanta]: 

Motion to consider. 
Vol. X, 2946, 2947, 2948. 

Inter-State Water Disputes Bill: 
Motion to concur in the recom-

mendation of Rajya Sabha to 
join the Joint Committee. 

Vol. VIn, 15752. 
Motion for Adjournment: 

Demonstrations against Portuguese 
atrocities. 

Vol. VI, 10372. 
Motion re election to Central Silk 

Board. 
Vol. nI, 4417, 4418. 

Motion re international situation. 
Vol. VII, 14371-72. 

Motions re Reports of Commissioner 
for Scheduled Castes and Sche-
duled Tribes for 1953 and 1954. 

Vol. VII, 14064-65, 14140-46. 

Motion re Report of States Reor,a-
nisation Commission. 

Vol. X, 3001, 3288-92. 
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REDDI, SHRI RAMACHANDRA: 

contd. 

Representation of the People 
(Amendment) Bill: 

Motion to refer to Select Com-
mittee. 
Vol. VII, 14624, 
Vol. VIII, 14799-806, 15085. 

Representation of the People (Sec-
ond Amendment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. VII, 14624, 

Vol. VIII, 14799-806, 15085. 
Resolutions re export duty on 

eroundnuts, groundnut oil cake, 
de-oiled groundnut meal and 
decorticated cottonseed oil-cake 
etc. 

Vol. I, 702-06. 

Resolution re state monopoly of 
foreiJIl trade. 

Vol. VI, 11418, 11446-111. 

Spirituous preparations (Inter-State 
Trade and Commerce) Control 
Bill: 

Motion to consider. 
Vol. V, 8988-73. 

University Grants Commission Bill: 
Consideration of clauses. 

Vol. IX, 540, 1147, 549-50, 550, 
551. 

REDDY: SHRI B. Y.: 

Motion re Report of States Rearea-
nisation Commission. 

Vol. X, 2858, 3454, 3810, 404.2, 
4044, 4045. 

REDDY, SHRI JANARDHAN: 
State Bank of India Bill: 

Motion to consider. 
VoL IV, 6350-57. 

Untouchability (Offences) Bill: 
Motion to consider aa reported by 

the Joint Committee. 
Vol. IV, 8818-22. 

RJ!DDY, SHRI K. C.: 

Annual Report and Accounts of 
Hindustan Housing Factory Limit-
ed for the period 1st April, 1953 
to 31st July, 19114-Laid on the 
Table. 

Vol. I, 398. 
Coal Mines (Conservation and 

Safety) Rules-Laid on the Table. 
Vol. I, 32. 

Demands for Grants, 1955-56: 
Government Collieries. 

Vol. III, 431'1-18. 

Motion to reduce the Demand-
Failure to nationalise coal 

min •• 
Vol. III, 4318. 

Ministry of Production. 
Vol. III, 4204, 4208, 4211, 4212, 

4213, 4221, 4223, 4245, 4243, 
4264, 4265, 4268, 4272, 42911-
4313. 

Motion to reduce the Demand: 
Failure to set up a state-own-

ed cement factory for 
Nandikonda Project. 

Vo1. nI, 4298. 
Inadequate arrangements for 

drinking water at the site of 
Hindustan Steel Ltd., Rour-
kela. 

Vol. III, 4313. 
Non-payment of compensa-

tion and forcible occupation 
of lands in connection with 
works of Hindusthan Steel 
Ltd., Rourkela. 

Vol. m, 4314-

Policy in respect of oil refine-
ries. 

Vol. III, 4300, 4302-03. 
Miscellaneous Departments and 

Expenditure under the Ministry 
of ProductioA: 

Motion to reduce the Demand: 
Permission to Imperial Che-

mical Industries to set up 
a D. D. T. Factory. 

VoL III, 4208. 
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REDDI, SHRI ~. C.: contd. 
Demands for Grants, 1955-56: contd. 

Other Organisations under the 
Ministry of Production. 

Vol. III,4306-07, 4314-17. 
Motion to reduce the Demand: 

Inefficiency and delay in buIld-
ing new ships in the Hindus-
than Shipyard Limited, 
Visakhapatnam. 

Vol. III, 4315-18. 
N onfulfilment of construction 

targets in Visakhapatnam 
Shipyard under remodelling 
plan of the French firm of 
naval experts. 

Vol. III, 4316. 

Resolution re Industrial Service 
Commission. 

Vol. IX, 2051-52. 

Text of agreement with U.S.S.R. for 
establishment of an iran and steel 
works in India-Laid on the 
Table. 

Vol. I, 398. 

Third Annual Report of the Sindr! 
Fertilizers and Chemicals Ltd. for 
1954-55-Laid on the Table. 

Vol. IX, 905-06. 

REDDY, SHRI R. N.: 

Motion rc Report of States Reorga-
nisation Commiss;on. 

Vol. X; 2718, 3555-81. 
Prisoners (Attendance in Courts) 

Bill: 
Motion to consider. 

Vol. V, 9048-50. 

REDDY, SHRI VISW ANATHA: 

Companies Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. VI, 10402--09. 

Demands for Grants, 1955-56: 
Mines. 

Vol. II, 3855-58. 
Ministry of Natural Resources and 

Scientific Research. 
Vol. II, 3852-57. 

, 
I 
I 

I 

( 

. REDDY, SHRI VISW ANATHA: contd. 
Demands for Grants, 1955-56: contd. 

Mini'stry of Natural Resources and 
Scientific Research: contd. 
Motion to reduce the Demand: 

Personnel and functions of 
National Research Develop-
ment Corporation. 

Vol. II, 3856-57. 
Scientific Research. 

Vol. II, 3853-55. 
Finance Bill: 

Motion to consider. 
Vol. III, 5708-12, 5714-17. 

Indian Arms Act: 
Presentation of petition. 

Vol. VI, 10495. 
Motion rc white paper on GATT. 

Vol. VII, 14523-29. 
Resolut:on re river valley schemes. 

Vol. II, 3412, 3413-14. 
River Boards Bill: 

Motion to concur in the recom-
mendation of Rajya Sabha to 
join the Joint Committee. 

'Vol. VIII, 15828-33, 15879. 

REGIONAL LABOUR COMMIS-
SIONERS: 
Demands for Grants, 1955-56: 

Ministry of Labour: 
Motion to reduce the Demand: 

Delays in disposal of cases 
referred to Chief Labour 
Commissioner by -- or 
conciliation offioerR. 
Vol. II, 2964-65, 2968, 3039. 

REGIONAL LABOUR DIRECTO-
RATES: 
Demands for Grants, 1955-56: 

Ministry of Labour: 
Motion to reduce the Demand: 

Attitude of -- and particu-
larly of the -- in Calcutta 
towards INTUC union in 
connection with conciliation 
proceedings and appoint-
ment of industr'al tribunals. 
Vol. n, 2964-65, 2972, 3039. 

----------------.-.--~--
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REGIONAL LANGUAGES: 

'!lemands for Grants, 1955-56: 
Indian Posts and Telegraphs De-

partment (InCluding Working 
Expenses) : 
Motion to reduce the Demand: 

Desirability of printing M. O. 
forms, P.O. Savings Bank 
Pass Books and Teleiraph 
message forms in -
Vol. II, 3681, 3691, 3703, 

3760, 3761. 

REGISTRATION DEPARTMENT: 
Demands for Grants on Account, 

1955-56--Andhra. 
Vol. I, 1678, 1687-1733, 1738, 

1739. 

REGISTRATION OF FOREIGNERS 
ACT, 1939: 

Declarations of exemptions under 
-- -Laid on the Table. 

Vol. IV, 5978-80, 
Vol. X,2553-54, 

Vol. VII, 12575:"76. 

REGROUPING OF RAILWAYS: 
See "Railways, Regrouping of". 

REHABILITATION FINANCE ADMI-
NISTRATION: 

Report and statements of the --
-Laid on the Table. 

Vol. V, 8288. 

REHABILITATION, MINISTRY OF: 

Demand~ for Grants, 1955-56: 
Vol. II, 3044, 3045-3152, 3155-

73, 3174. 
Motion to reduce the Demand: 

Aid to industries in refugee 
townships. 

Vol. II, 3117-18, 3173. 
Allotment of evacuee houses 

and business premises by 
Custodian. 

Vol. II, 3088-89, 3117, 3147-
48, 3173. 

Auction of evacuee properties. 
Vol. II, 3116, 3173. 

REHABILITATION, MINISTRY OF; 
contd. 
Demands for Grants, 1955-156: con;u 

Motion to reduce the Demand: 
contd. 
Delay in execut'ng Interim 

Compensation Scheme. 
Vol. II. 3065-72, 3089-92, 
3116, 3173. 

Displacement of persons set-
tled on evacuee property. 

Vol. II, 3117, 3173. 
Failure to arrive at any satis-

factory settlement with 
Pakistan and to secure im-
plementation of agreements 
on movables with Pakistan. 
Vol. n, 3064-65, 3110, 3116, 

3173. 
Failure to give full and imme-

diate compensation to all 
displaced persons as assured 
before. 
Vol. II, 3065-72, 3116, 3145, 

3161, 3173. 
Failure to provide facilities to 

displaced persons to start 
their business after receiv-
ing technical and vocational 
training. 
Vol. II, 3087, 311-12, 3117, 

3193. 
Influx of refugees from East 

Pakistan. 
Vol. II, 3045--49, 3075-76, 

3080--83, 3095-3101, 3118, 
3142--44, 3146-47, 3163-
65, 3173. 

Recovery of interest on loans 
and of rents of residences 
from displaced persons with 
verified claims. 

Vol. n, 3117, 31'13. 
Unsatisfactory working of the 

Evacuee Interest (Separa-
tion) Act, 1951. 

Vol. II, 3106-08, 3117, 3173. 
Demands for Grants on Account, 

1955-56. 
Vol. I, 1605, 1622. 

Demands for Supplementary Grants, 
1955-56. 

Vol. X, 2330-73 
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REHABILITATION, MINISTRY OF: 
contd. 
Demands for Supplementary Grants, 

1955-56: contd. 

Motion to reduce the Demand: 
Delay in construction of 

houses and tenements for 
displaced persons in setting 
up industries and regulari-
sation of colonies. 

Vol. X, 2343-44, 2345-72. 
Expenditure on additional 

Posts. 
Vol. X, 2344, 2345-73. 

Reasons for fresh infiux from 
East Pakistan. 

Vol. X, 2345-73. 

REHABILITATION OF DISPLACED 
PERSONS: 

Demands for Grants, 1955-56: 
Expenditure on Displaced Per-

sons: 

Motion to reduce the Demand: 
Failure to give -- to work-

site camp inmates. 
Vol. II, 3053-54, 3119; 3128-

30,3173. 
Inadequacy of rehabilitation 

measures in Assam. 
Vol. II, 3049-51, 3072-74, 

3l18, 3173. 
Need to set up All partition 

Rehabilitation Boards at 
all levels. 

Vol. II, 3118, 3173. 
Rehabilitation schemes for 

Maharashtrian refugees. 
Vol. II, 3113-14, 3120, 3173. 

Rehabilitation schemes for 
scheduled castes and sche-
duled tribes refugees. 
Vol. II, 3101-06, 3120, 3173. 

RELATIONS WITH STATES: 
Demands for Grants, 19~5-56. 

Vol. III, 4445, 4448, 4449-71, 
4479--4556, 4562--4657, 4659. 

Demands for Grants on Account, 
10B5-88. 

Vol. I, 1605, 1616. 

RELEASE OF MEMBER(S) FROM 
DETENTION: 

Release of Shri Rishang Keishina 
from detention. 

Vol. I, 1052. 

RELIEF MEASURES: 
Demands for Supplementary Grants: 

Irfiscellaneous Departments and 
Expenditure under the Ministry 
of Home Affairs: 
Motion to reduce the Demands: 

RENTS: 

Criteria and methods which 
should be adopted in grant-
ing the relief. 

Vol. VIII, 15447--81. 
Discrimination in grant of 

relief and method of selec-
tion. 
Vol. VIII, 15386, 15388-89, 

15443-46, 15447-79. 
Policy of relief granted. 

Vol. VIII, 15387, 15388-89. 
15443-46, 15447-79. 

Demands for Grants, 1955-56: 
Aviation: 

Motion to reduce the Demand: 
Reduction in barrack rents. 

Vol. II, 3623, 3712, 3716, 
3746, 3761. 

REPRESENTATION OF THB 
PEOPLE (AMENDMENT) BILL: 
See under "Bill(s)". 

REPRESENTATION OF THE PEO-
PLE (SECOND AMENDMENT) 
BILL: 
See under "Bill (s) ". 

REQUISITIONING AND ACQUISI-
TIONING OF IMMOVABLE PRO-
PERTY ACT: 
Notification under -- -Laid on 

the Table. 
Vol. I, 1051. 

Vol. IV, 6401. 
Notifications under section 22(3) of 
-- -l.aid on the Table. 

Vol. I •• 
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RESEARCHES: 

Demands for Grants, 1935-56: 
Ministry of Natural Resources and 

Scientific Research: 
Motion to reduce the Demand: 

Appljcation of research 
results. 
Vol. II, 3818, 3830-31, 3832. 

3845, 3852, 3880. 
Contribution of industry to-

wards research expenditure. 
Vol. II, 3814-15, 3816-18, 

3832, 3880. 

RESERVE AND AUXILIARY AIR 
FORCES ACT RULES: 
Amendments to -- -Laid on the 

Table. 
Vol. V, 9569. 

Vol. VI, 10777. 

RESERVE BANK OF INDIA 
(AMENDMENT) BILL: 
See under "Bill(s)". 

RESIGNATION(S) OF MEMBER(S): 
Resignation of Shri Daulat Mal 

Bhandari. 
Vc..l V, 8423. 

Resignation of Shri Harekrushna 
Mahtab. 

Vol. I, 22. 

RESOLUTION (5) : 

Resolution re appointment of a 
committee to examine Community 
Projects and National Extension 
Service schemes. 

Vol. IX, 2056-94. 
-- r~ appointment of a Pay Com-

mission (Negatived). 
Vol. V, 8928-46, 9968-10026. 

-- re appointment of commission 
for Development of Indian Ship-
ping (Adopted as amended). 

Vol. VII, 13058-98. 
Vol. VIII, 14981-15038. 

-- rfl Central Agricultural Finance 
Corporation. (Withdrawn). 

Vol. V, 8892-8928. 
Vol. IV, 6073-3106. 

RESOLUTION(S): contd. 

-- re collective bargainine ~ 
workers (Disallowed). 

Vol. I, 1807-18. 
Vol. II. 3389-93. 

-- re corporation for broadcastin, 
(N egati'Ved). 

Vol. I 466-506, 1759-69. 

-- r~ Department of Welfare for 
Scheduled Castes and Scheduled 
Tribes (Negatived). 

Vol. I, 438-68. 

__ re enhancement of export duty 
on tea (Adopted). 

Vol. I, 639--42. 

__ re export duty on groundnuts, 
groundnut oilcake, de-oiled 
groundnut meal and decorticated 
cottonseed oiIcake etc. (Adopted). 

Vol. I, 642--47, 688-723. 

__ re imbalance in price structure 
(Disallowed) . 

Vol. II, 3393-3401. 

__ re Industrial Service Com-
mission. 

Vol. IX!, 652-54, 2032-58. 

__ re political pensions (Negativ-
ed). 

Vol. III, 4765-4822. 

__ re regrouping of Railways. 
Vol. VIII, 15039-44. 

Vol. IX, 590-652. 

__ re river valley schemes (with-
drawn). 

Vol. II, 3401--46. 

_ re separation of Posts and Tele-
graphs finance (withdrawn). 

Vol. I, 1769-1807. 

__ re state monopoly of foreign 
trade (Negatived). 

Vol. V, 10025-28, 
Vol. VI, 11406-62, 

Vol. VII, 13035-58. 

__ re weights and measur81 
(adopted). 

Vol. III, 4822-28, 
Vol. IV, 6046-'1S. 
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R~SUME OF THE SESSION: 
Resume of the proceedings of the 

Eleventh Session, 1955. 
Vol. X, 4483-84. 

RETRENCHMENT: 

Demands for Grants, 1955-56: 
Min;stry of Labour: 

RICE: 

Motion to reduce the Demand: 
Retrenchment and rationalisa-

tion in industry. 
Vol. II, 2964-65, 2968, 3003-

04, 3016-17, 3039. 

Demands for Grants, 1955-56: 
Ministry of Food and Agrieulture: • 

Motion to reduce the Demand: 
Building up of paddy stocks 

in place of rice stocks. 
Vol. II, 3286, 3321. 

Presentation of the General Budget, 
1955-56: 

Losses on the disposal of rice 
stoeks. 

Vol. I, 665. 

RICHARDSON, BISHOP: 

Leave of absence to. 
Vol. V, 8948, 
Vol. VIII, 15674-75. 

RIFLE CLUBS: 

Demands for Grants, 1955-56: 

Ministry of Home Affairs: 

Motion to reduce the Demand: 
Need for encouraging rifle 

associations. 
Vol. III, 4475, 4657. 

Miseellaneous Departments and 
Exoenditure under the Ministry 
of Home Affairs: 
Motion to reduce the Demand: 

Promotion of rine clubs. 
Vol. III, 4478, 4657. 

RISHANG KEISHING, SHRI: 

Demands for Grants, 1955-56: 
Manipur: 

Motion to reduce the Demand: 
Administrative policy of Gov-

ernment of India ;n Mani-
pur. 

Vol. III, 4476. 
Setting up of a LegL,lative 

Assembly in Manipur within 
1955. 

Vol. III, 4476. 
Finance Bill: 

Motion to eonsider. 
Vol. III, 5717-23. 

Motion re Report of States Reorga-
nisation Commission. 

Vol. X, 3115-27. 
Release of -- tfrom detention. 

Vol. I, 1052. 

RIVER BOARDS BILL, 1955 (AS 
PASSED BY RAJYA SABHA): 

See under "Bill(s)". 

RIVER VALLEY PROJECTS: 

See "Irrigation and Power". 

ROAD(S): 
Demands for Grants, 1955-56: 

Tripura: 
Motion to reduce the Demand: 

Construction of all weather 
roads connecting administra-
tive headquarters with 
other parts of Tripura. 
Vol. III, 4477, 4490-91,4657. 

Need for living aid to villag-
ers who have eonstrueted 
village roads and created 
funds to resist floods. 

Vol. m, 4477, 4657. 

ROAD FUND, CENTRAL: 
Demands for Grants, 1955-56. 

Vol.' III, 5525-26, 5528. 
Demands for Grants on Aceount, 

1955-56. 
Vol. I, 1605, 1_ 
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ROPE-MAKING INDUSTRY: 

Demands for Grants, 1955-56: 
Ministry of Commerce and Indus-

try: 
Motion to reduce the Demand: 

Protection to workers in 
shoe-making, tanning and 
rope-making industries. 
Vol. 1II, 4681, 5183--86, 

5262-63, 5266. 

ROURKELA: 

Demands for Grants, 1955-56: 
Ministry of Labour: 

Motion to reduce the Demand: 
Exploitation of labour by 

contractors at --. 
Vol. II, 2952, 2~2964-65, 

2969, 3033-34, 3~ 
President's Address: 

Establishment of steel plants at 
-- and Bhilai. 

Vol. I, 6-7, 13. 

ROY, DR. SATYABAN: 

Leave of Absence to --. 
Vol. II. 2322. 

ROY, SHRI BISHWA NATH: 

Demands for Grants, 1955-56: 
Botanical Survey. 

Vol. II, 3840-42. 

Geological Survey. 
Vol. II, 3840-42. 

Ministry of Natural Resources and 
Scientific Research. 

Vol. II, 3840-43. 

Scientific Research. 
Vol. II, 3840-42, 3842-43. 

ROY, SHRI PATIRAM: 

Death of --. 
Vol. V, 8283-84. 

RUBBER (PRODUCTION AND 
MARKETING) AMENDMENT 
BILL, 1952: 

See under "Bi1l(s)'·. 

1 05 LSD-·28. 

RUBBER BOARD: 
Motion re election to --. 

Vol. VI, ] 0496. 
RUBBER RULES, 1955: 

-- Laid on the Table. 
Vol. VI, ]0904. 

RULERS OF INDIAN STATES: 
Demands for Grants, 1955-56: 

Ministry of Home Affairs: 
Motion to reduce the Demand: 

Policy regarding grant of 
allowances to relatives of. 
Vol. III, 4473. 4504-05, 48157. 

RULES COMMITTEE: 
See under "Committee (s), ParHa-

", mentary". 

RULINGS: 
On a point of order raised that the 

CMte Distinctions removal Bill 
(by Shri Dabhi) militated against 
Articles 15 (4), 46, 330 and 335 of 
the Constitution it was ruled that 
the House was the final authority 
to decide whether the Bill was 
against the Constitution or' not. 

Vol. Ill, 5321-24. 
Indian Coinage (Amendment) Bill 

did not come within the purview 
of any of the clauses of Article 
110 of the Constitution and hence 
the President's previous sanction. 
authority or recommendation was 
not necessary for the considera-
tion of the Bill. 

Vol. V, 8772-81. 
Nobody can authorise another Mem-

ber to move for leave to introduce 
in the case of a non-official Bill. 

Vol. V, 9519-20. 
With the passing of a token Demand, 

the policy underlying that Demand 
is accepted by the House. A 
convention should, however, be 
established that in case a token 
Demand is passed by the Houae 
in a se~sion, the details of the ex-
penditure should be given in the 
next Budget session so that oppor-
tunities may be available to the 
H(lu~(, 10 di~cuss the details. 

Vol. VIll. 15442-43. 



INDEX TO LOK SABHA DEBATES 

RULINGS: contd. 
By Mr. Speaker (Shri G. V. 

MavIo.lankar) : 
Consideratior. of a Bill need not, 

be postponed merely because a 
particular matter relating to the 
Bill is sub judice. It can be 
discussed without making refer-
ence to the facts of the case. 

Vol. V, 15249-54. 

RUP NARAIN, SHRI: 

Demands for Grants, 1955-56: 
Ministry of Home Affairs. 

Vol. III. 4598---4605. 

RUPNARAlNPUR: 

President's Address: 
TelephonE' Cable Factory. 

Vol. I. 6, 13. 

BURAL AREAS: 
Demands for Grants, 1955-56: 

Indian Posts and Telegraphs 
'Department (Including Work-
in, Expenses): 

Motion to reduce the Demand: 
Condition of workers of rural 

Fost Offices. 
Vol. II, 3675-76, 3684, 3709, 

3761. 
Increase in pay scales of Posts 

and Telegraphs workers, 
especially village Post OtBce 
workers. . 
Vol. II, 3682, 3683, 3693, 

3702. 3761. 
Lack of Posts and Telegraph 

facilities in --. 
Vol. 11, 3634-35, 3638, 3648, 

3649, 3660-61, 3664, 3671-
74. 368.~. 3688-90, 3701, 
3959, 3761. 

Medical Services: 
Motion to reduce the Demand: 

. , 

Inadequacy ot supply of medi-
cjm' to rural dispensaries. 

Vol. II, 3796, 3809. 
.-~",~ .. --.. -.~",-- --._- ---.---

RURAL AREAS: contd. 

Medical services in --. 
Vol. II, 3774-76, 3791~. 

3796, 3800--02, 3806, 31108. 

Ministry of Communications: 

Motion to reduce the Demand: 

Disparity between emoluments 
of Departmental and Extra-
Departmental stat! in --. 
Vol. II, 3635, 3693, 3700, 

3717-18, 3761. 

Ministry of Irrigation and Power: 

Motion to reduce the Demand: 

Need of electric power for. 
Vol. III, 4341-44, 4MB, 

4360, 4405-06, 4421, 4443. 

RURAL MEDICAL AUXILIARY 
PERSONNEL: 

Demands .jor Grants, 1955-56: 
Ministry at Health: 

Motion to reduce the Demand: 
Failure to come to a decision 

about scheme tor trainin, 
ot --. 

RUSSIA: 

Vol. II, 3791-92, 37115, 3808-
07, 3809. 

Demands for Grants, 1955-56-Rail-
ways: 

Railway Board: 

Motion to reduce the Demand: 

Ban on sale of Soviet and 
Chinese publications at 
Railway Station book-stalls. 

Vol. I, 1329, 14M. 
Text of agreement with U.S.S.R. for 

establishment of an iron and steel 
works in India-Laid on the 
Table. 

Vol. I, SN. 
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SAFEGUARDING OF NATIONAL 
SECURITY RULES: 
Demands for Grants, 191i5-Ii6-Rail-

ways: 

Railway Board: 
Motion to reduce the Demand: 

Reinstatement of all st:lJ: 
discharged, suspended 01' 
compulsorily kept on leave 
under --, 

Vol. I. 1324, 1454. 

SAHA, SHRI MEGHNAD: 
Demands for Grants, 1955-56: 

Expenditure on Displaced Persons. 
Vol II; 3121.:.....27. 

Industries: 
Motion to reduce the Demand: 

Policy relating to develop-
ment of small scale indus-
tries. 

Vol. III, 5215, 5250. 
Recommendations of Kanungo 

Committee. 
Vol. III, 5212. 

.Ministry of Commerce and In-
dustry: 
Motion to reduce the Demand: 

Industrial policy. 
Vol. III, 5265. 

Ministry of Irrigation and Power. 
Vol. III, 4333, 4335, 4336. 

Ministry of Production: 
Vol. III, 4220--27, 4301. 

Motion to reduce the Demand: 
Inadequate arrangements for 

drinking water at the site of 
Hind,ntan Steel Ltd .. 
Rourkela. 

-Vol. III, 4223. 
Ministry of Rehabilitation. 

Vol. II, 3121-27. 

Indian Coinage (Amendment) Bill: 
Motion to consider and amend-

ments to Circulate. 
Vol. V, 8793-96. 

Motion on Address by the President. 
Vol. I, 166, 357-65. 

SAHA, SHRI MEGHNAD: ccmtd. 
Demands for Grants, 1955-56: contd. 
Motions re Displaced Persons Com-

pensation and RehabUitatioa 
Rules, 1955. 

Vol. VII, 13874-77. 
Motion Tt' flood control projects in 

Second Five Year Plan. 
Vol. VIII. 15726-30, 15738, 

15739, 15744. 
Motion n' Report of Statps 

Rl'OrganisatlOn Commission. 
Vol. X, 3145, 3198, 3204, 3208, 

3209, 3502, 3522-30. 
University Grants Commission Bill: 

Motion to consider as reported by 
Joint Committee. 

Vol. IX, 338-44, ... 
Consideration of clauses. 

Vol. IX, 540, 541-43, 544, 
545-46, 585. 671-74. 

Motion to pass, all amended. 
Vol. IX, 694-98, 70" 

SAHAYA, SHRI SYAMANANDAN: 
Constitution (Fourth Amendment> 

Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. III, 4946. 

Motion Tt' Report of States 
Reor~anisation Commission. 

Vol. X, 2647, 2734, 2753, 27M. 
2755, 2763-80, 2800, 2881, 
3272, 3275, 3344, 3407-08, 
3420, 3422, 3423. 3424, 3425. 
3957, 3958. 

Representation of the People (Amend 
ment) Bill: 
Motion to. refer to Select Com-

mittel'. 
Vol. VII. 14687. 

Vol. VIII, 14888. 
Representation of the People (Se-

cond Amendment) Bill: 
Motion to refer to Select Com-

mittel'. 
Vol. VII, 14887. 
Vol. VIII, 14886. 

Reserve Bank of India (Amend-
ment) Bill: 

Consideration of ClaUleS. 
Vol. IV, 6455, 6458---69, 8480, 

8411. 
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SAHAYA, SHRI SYAMANANDAN: 

contd. 
State Bank of India Bill: 

Motion to consider. 
Vol. IV, 6116, 6119, 6303, 6332-

38. 
University Grants Commission Bill: 

Motion to refer to Joint Committee 
Vol. I, 95-96, 97, 139. 

Mition to consider as reported by 
the Joint Committee. 

Vol. IX. 28~95. 
Consideration of clauses. 

Vol. IX, 500, 558-60, 585. 
Working Journalists (Industrial Dis-

putes) Bill (as passed by Rajya 
Sabha): 
Motion to consider. 

Vol. I, 1651, 1657. 

SAHU, SHRI BHAGABAT: 
Motion Te Report of States 

Reorganisation Commission. 
Vol. X, 4152-58. 

BAIGAL, SARDAR A. S.: 
Advanced Age Marriage Restraint 

Bill (by ShTi D. C. Shanna.): 
Motion to consider. 

Vol. VI, 12027, 12028. 
Banaras Hindu University (Amend-

ment) Bill: 
(Amendment of section 17 by Shri 

Raghunath Singh): 
Motion to consider. 

Vol. V, 9548-51. 
Business of the House: 

Allocation of time. 
Vol. VII, 15683. 

Caste Distinctions Removal Bill (by 
Shri Dabhi): 
Motion to consider and amend-

ments to circulate and to refer 
to Select Committee. 

Vol. III. 5338, 5378-80. 
Citizenship Bill: 

Motion to refer to Joint Com-
mittee and amendment to circu-
late. 

Vol. V. 9740. 
Motion to consider as reported by 

Joint Committee. 
Vol. IX, 1052, 1276-78, 1326. 

--- --~---- .. 

SAIGAL, SARDAR A. S.: contd. 

Constitution (Fourth amendment) 
Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. III, 4955. 

Delhi Joint Water and Sewage Board 
(Amendment) Bill: 
Motion to consider. 

Vol. V. 9119. 
Demands for Grants, 1955-56: 

Aviation. 
Vol. II, 3740. 

Geological Survey. 
Vol. II, 3846--47 

Indim Posts and Telegraphs De-
partment (Including Working 
Expenses). 

Vol. II, 3739, 3740. 

Mines. 
Vol. II, 3847-48. 

Ministry of Communications. 
Vol. II, 3739-40. 

Ministry of Defence: 
Motion to reduce the Demand: 

Need to achieve self-sufficiency 
in war materials by re-
organising ordnance fac-
tories. 

Vol. II, 3661. 

Working condition of De-
fence employees. 

Vol. I, 355~, 3563. 

Ministry of Health. 
Vol. II, 3798. 

Ministry of Information and 
Broadcasting. 

Vol. III, 4025-4027, 4031 
Ministry of Natural Resources 

and Scientific Research. 
Vol. II. 3846-48. 

Ministry of Production. 
Vol. III, 4263, 4278. 

Demands for Grants, 1955-56-
Railways: 
Railway Board. 

Vol. I, 1425-29. 
-----. -------_._-------_ ... ---~----.. ------
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8AIGAL, SARDAR A. S.: contd. 
Demands for Grants. 1955-~ti: rnr, :.1. 

Motion to reduce the Demand: 
Slow pace of construction of 
quarters and serious defects in 
quarters built for class III and 
IV employees. 

Vol I, 142S-29. 

Drugs (Amendment) Bill (as pas-
sed by Rajya Sabha): 
Motion to consider. 

Vol. I. 608. 
Motion to pass as amended. 

Vol. I, 635, 636, 637. 

Durgah Khawaja Saheb Bill: 
Motion to consider. 

Vol V, 9386--89. 

Finarce Bill: 
Motion to consider. 

Vol. III, 5774. 
General discussion of the Railway 

Budget, 1955-56. 
Vol. I, 976, 1013, 1066-71. 

Hindu Marriage Bill (as passed by 
Rajya Sabha): 
Consideration of clauses. 

Vol. IV, 7565. 
Imports and Exports (Control) 

Amendment Bill (as passed by 
Rajya Sabha): 

Motion to consider. 
Vol. I, 1193. 

Indian ·Coinage (Amendment) Bill: 
Motion to consider and amend-

ments to circulate. 
Vol. V, 8838. 

Indian Registration (Amendment) 
Bill: 
(1n .. ~ertion of new section 20A, by 

Shri S. C. Samanta): 
Motion to consider. 

Vol. V, 9529. 9532. 9537, 9538. 
Indian Trade Unions (Amendment) 

Bill: 
(Insertion of new section 15A, by 

Shri Nambiar): 
Motion to consider. 

Vol. I, 1161. 

SAIGAL, SARDAR A. S.: contd. 

Industrial Disputes (Banking Com-
panies) Decision Bill: 
Motion to consider and amendment 

to circulate. 
Vol. VIII, 15188. 

Motionre international situation. 
Vol. VII, 14261. 

Motion re Reports of Commissionel' 
for Scheduled Castes and Schedul-
ed Tribes for 1953 and 1954. 

Vol. VII. 14421, 14422. 
Motion re Report of Press Commis-

s10n. 
Vol. VI, 10808. 

Motion re Report of States 
Reorganisation Commission. 

Vol. X, 2791, 2896, 3086. 
3145-46, 3251-60. 

Observation by Mr. Speaker (Shri 
G. V. Mavlankar) that no written 
speech should be read out in the 
House, the members may. how-
ever, consult the notes. 

Vol. III, 4030. 
Prisoners (Attendance in Courts) 

Bill: 
Motion to consider. 

Vol. V, 9052-53. 
Representation of the People 

(Amedment) Bill: 
Motion to refer to SeleCt Com-

mittee. 
Vol. VIII, 14948-53. 

Representation of the People (Se-
cond Amendment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. VIII, 14948-63. 

Resolution re collective bargaining 
by workers. 

Vol. I, 1818. 
Resolution re political pensions. 

Vol. m. 4803--06. 

Sea Customs (Amendment) Bill: 
Consideration of clauses. 

Vol. III, 15521. 

Motion to pass as amended. 
Vol. III. 5546. 
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SAKSENA, SHRI MOHANLAL: 
Companies Bill: 

Motion to consider as reported by 
Joint Committee. . 

Vol. VI, 10167. 
ConstitJltion (Seventh Amendment) 

Bill: 
Motion to refer to Select Commit-

tee. 
Vol. IX, 854-85. 

Delhi (Control of Building Opera-
tions) Bill: 
Motion to consider. 

Vol. IX, 1714, 1722-30. 
Consideration of clauses. 

Vol. IX, 1891, 1895, 1897-98. 
1898-99, 1911, 1912, 1948, 

1953-58, 1969, 1986. 
Demands for Grants, 1955-56: 

Audit. 
Vol. UI, '5486. 

Industries: 
Motion to reduce the Demand: 

Condition of cottage and small 
scale industries. 

Vol In, 4672-7 ... 
Necessity of reserving a se-

parate field in cottage in-
dustries as against large 

scale industries. 
Vol. nI, 4678. 

Loar,s and Advances by the Cen-
tral Government: 
Motion to reduce the Demand: 

Granting of loans to privat,' 
persons for industrial hous-
'lng. 

Vol. III, 5440--43. 
Min'stry of Finance. 

Vol. III. 5437--40. 5443-45. 
Finance Bill, 1955: 

Motion to consider. 
Vol. III, 5826. 

General discussion of the genernl 
Budget. 1955-56. 

Vol. II, 2487, 2618-31. 
Indian Coinage (Amendment) Bill: 

Motion to consider. 
Vol. V. 8778. 

Industries and State Finance Cor-
porations (Amendment) Bill: 
Motion to consider. 

Vol. V, 865G--..56. 
Consideration of clauses. 

Vol. V, 8725, 8726, 8751. 

SAKSENA, SHRI MOHANLAL: contd. 

Insurance (Amendment) Bill: 
Motion to consider. 

Vol. IX. 1615, 1687. 
Motion re Report of States 

Reorganisation Com.mission. 
Vol. X, 3026, 3432-40, 3981. 

State Bank ot India Bill: 
Motion to consider. 

Vol. IV, 6376-82, 6394--95. 
Consideration o! clauses. 

Vol. IV, 7038-39, 7184, 719~ 
95. 

SAKSENA, SHRI S. L.: 

Appropriation (No.5) Bm: 
Motion to consider. 

Vol. X. into 
Motion to pass. 

Vol. X, 2414. 

Business of the House. 
Vol. VII, 12938. 

Calling Attention to Matter of Ur-
gent Public Importance: 
Starvation in flood-stricken dis-

tricts of U.P. 
Vol. VII, 1437e. 

Companies Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. VI. 10421---,11. 

Constitution \ Fourth Amendment> 
Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. III, 4902-07, 4967. 

Consideration of clauses. 
Vol. III, 502&. 

Motion to pass as amended. 
Vol. m, 5113-14. 

Demands for Excess Grants, 19!JO-51 
and motions to reduce the De-
mands. 

Vol. X, 2400, 2401, 2403, 2409. 
Demands for Grants, 1955-56: 

Ministry of Food and agriculture. 
Vol. II, 3285-86. 
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8AKSENA, SHRl S. L.: contd. 
Demands for Grants, 1955-56: 

Motion to reduce the Demand: 
Building up of paddy stocks in 

place of rice atocks. 
Vol. II, 3288. 

Corruption in co-operative socie-
ties for sale of sugar-cane. 

Vol. II, 3286. 
Inadequate measures to check 

the taIl of agricultural price. 
Vol. II, 3286. 

Increase in excise duty on 8U1~r. 
Vol. II, 3285. 

Purchase of American wheat at 
£31 per ton or Rs. 16 per 
maund this year as part ot 
American Aid. 

Vol. II, 3286. 
Purchase of American wheat by 

Government at Rs. 16 per 
maund against Indian wheat 
at Rs. 10 per maund. 

Vol. II, 3286. 
Reduction in sugar-cane prices. 

VoL II, 3285. 
Refusal to give bonus to su,ar-

cane growers. 
Vol. II, 3286. 

Situation in oilseeds market and 
Government's failure to help 
it adequately. 

Vol. II, 3286. 
Sugar and sugarcane policy. 

Vol. II, 3285. 
:Ministry of Labour: 

Motion to reduce the Demand: 
Condition of weavers in the 

handloom industry in U.P. 
Vol. II, 2967, 3038. 

Corruption in employment ex-
changes. 

Vol. II, 2968, 3021-22, 3038. 
Delays in working of concilia-

tion machinery. 
Vol. II. 2967. 3021, 3038. 

Lockout in Mahabir Jute Mills 
Sahjanwa since 13-1-55 and 
dismissal of its workers and 
sale of its raw Jute stocks. 
Vol. II. 2967. 3016-19, 3038. 

SAKSENA, SHRI S. L.: contd. 
Demands for Grants, 1955-56: contfi. 

Ministry of Labour: contd. 
Motion to reduce the Demand: 

contd. 
Need to provide for the richt 

of parties to take cases 
which cannot be settled by 
conciliation boards to ad-
judication or industrial tri· 
bunals. 

Vol. II, 2968, 3020, 3038. 
Retrenchment and rationalisa-

tion in industry. 
Vol. II. 2968, 3016-17, 3038. 

Treatment of labour recruited 
in Gorakhpur for mines etc. 

Vol. II, 2967, 3038. 
Ministry of Works, Housing and 

Supply. 
Vol. II, 2881-86. 

Motion to reduce the Demand: 
. Failure of Government to 

conduct affaIrs ot Supply 
Wing to a business-like man-
ner. 

Vol. II, 2882-i4, 2885--a8. 
Inadequate measures for in-

dustrial housine. 
Vol. II, 2881-112. 

Demands for Supplementary Grant! 
1955-56 pertaining to the Ministry 
of External Affairs and motions to 
reduce the Demands. 

Vol. VIII, 15343--46, 153'7, 
15353, 15351. 

Demands fol' Supplementary Granta, 
1955-56 pertaining to the Minutry 
of Finance and motionR to rf'-
duce the Demand. 

Vol. VIII, 15372-74, 15380. 
Vol. X, 2375, 2384-85, 2394. 

Demand for Supplementary Grant, 
1955-D6 pertaining to the Ministry 
of Irrigation and Power and 
motions to reduce the Demand. 

Vol. X, 2278--80. 2281, 2283, 
2289, 2290. 

Demands for Supplementary Granta, 
1955-56 pertaining to the MinistJ:J' 
of Natural Resources and Scienti-
fic Research and motion!l to reo-
duce the Demands. 

Vol. X, 2309-10, 2321. 
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SAKSENA. SHRI S. L.: contd. 
Demands for Supplementary Grants, 

1955-56 pertaining to the Ministry 
of Production and motions to re-
duce the Demands. 

Vol. X, 2186. 
Essential Commodities Bill: 

Motion to consider as reported by 
Select Committee. 

Vol. II, 2761. 
General discussion of the General 

Budget, 1955-56. 
VoL n, 2571-78. 

Half-an-hour discussion re All India 
Council of Sports. 

Vol. VIII, 1525-26. 
Hindu Marriage Bill (as passed by 

Rajya Sabha): 
Motion to consider. 

Vol. IV, 7399-7405. 
Consideration of clauses. 

Vol. IV, 7699, 7714-15, 
'7796-97. 

Industrial Disputes (Banking Com-
panies) Decision Bill: 
Motion to consider and amend-

ment to circulate. 
Vol. VIII, 161405. 

Consideration of clauses. 
Vol. VIII, 15211-12. 

Motion to pass, as amended. 
VoL VIII, 15223-26. 

Inter-State Water Disputes Bill: 
Motion to concur in the recom-

menJation of Rajya Sabha to 
join the Joint Committee. 

Vol. VIII, 15759, 15799. 
Motion (5) for Adjournment: 

Assault on President of Goan 
National Congress and others. 

VoL m, 4691-92. 
Floods in Uttar Pradesh. 

VoL V, 8282, 9913. 
Mahabir Jute Mille; Limited, 

Gorakbpur. 
Vol. V, 8694. 

Motion re Economic Policy. 
Vol. VIII, 15915-16, 16198-

16201, 16227, 16234, 16237. 
MetioR re flood control projects in 

Second Five Year Plan. 
Vol. VIII, 15582, 15609, 11610, 

15689-97. 

SAKSENA, SHRI S. L.: contd. 
Motion TC Report of States Re· 

organisation Commission. 
Vol. X, 4188-98. 

Negotiable Instruments (Amend-
ment) Bill (as passed by Rajya 
Sabha) : 

Motion to consider. 
Vol. VIII, 15496-97, 15511. 

Prevention of Corruption (Amend-
ment) Bill: 
Motion to pass, as amended. 

Vol. IX, 249----5!. 
Representation of the People 

(Amendment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. VIII, 14943-48. 

Representation of the People 
(Second Amendment) Bill: 

Motion to refer to Select Com-
mittee. 

Vol. VIII, 14943---48. 

Resolution re appointment of a com-
mittee to examine Community 
Projects. and National Extension 
Service schemes. 

Vol. IX, 2087-92. 

Resolution re Central Agricultural 
Finance Corporation. 

Vol. IV, 6088-96. 

River Boards Bill: 
Motion to concur ill the recom-

mendation of Rajya Sabha to 
join the Joint Committee. 

Vol. VIII, 15864-66. 

State Bank of India Bill: 

Motion to consider. 
Vol. IV, 6156--64. 

Consideration of clauses. 
Vol. IV, 6982-83, 7017-11), 
7020, 7037-38, 7039, 7057-58, 
7076, 7081-83. 7097, 7108-09, 

7110, 71167, 7183, 7188-91, 
7216. 

Motion to pass, as amended. 
Vol. IV, 7224-28. 

Statement re flood situation. 
Vol. VI, 103'7'1. 
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8AKSEN A. SHRI S. L.: contd. 
Untouchability (Offences) Bill: 

COnslQeratlOn or clauses. 
Vol. IV, 6709-10, 6727, 6750-

51, 6759, 6808-09, 6820. 
Working Journalists (Conditions of 

Service) and Miscellaneous Provi-
sions Bill (as passed by Rajya 
Sabha) : 
Motion to pass. 

Vol. X, 2545-46. 
Workmen's Compensation (Amend-

ment) Bill [Insertion of new Sec-
tion 3 A btl Shrimati Renu 
ChakravaTtty] : 
Motion to consider. 

VoL IX, 114.2--45. 

SALARIES AND ALLOWANCES OF 
MEMBERS OF PARLIAMENT 
(AMENDMENT) Bill, ]955: 

See under "Bill (s) ". 

SALES TAX: 
Demands for Grants on Account, 

1955-56--Andhra: 
Genera I Sales Tax and other Taxes 

and Duties-Administration. 
Vol. I, 1678, 1687-1733, 

17.i8, 1740. 
Demands for Supplementary Grants, 

1954-55-Andhra: 
General Sales Tax and other Taxes 

and Duties. 
Vol. I, 1671, 1687-1733. 

Motion for Adjournment: 
Sales tax on inter-State trade. 

Vol. III, 4557-61. 

SALT: 

Demands for Excess Grants, 1950-
51: 

Vol. X, 2398, 2401-10, 
2411. 

Demands for Grants. 1955-58: 
Vol. III, 4202,4203-92, 

4295-4320. 
Motion to reduce the Demand: 

Failure to provide 8cientiftc facili-
ties for production of salt by 
manufacturers. 

Vol. III, 4233, 4319. 

Demands for 
1955-56. 

Grants on Account. 

Vol. I, 1605, 1821 

Demands for Supplementary Grant.5, 
1954-55. 

VoL I, 795, 9fI. 
SALUE, SHRI P. K.: 

Death of. 
Vol. I, 1$-16. 

S~TA, SHRI S. C.: 

Caste Distinctions Removal Bill (by 
Shri Dabhi): 
Motion to consider and amend-

ments to circulate and to 
refer to Select Committee. 

Vol. llI, 5334, 5346-47. 
VoL IV. 6921. 

Citizenship Bill: 
Consideration of clauses: 

Vol. IX, 1455, 1469, 
Delhi (Control of Building Opera-

tions) Bill: 

Consideration of clauses. 
VOl. IX, 1905, 1909-10, 

1913. 
Delhi Joint Water and Sewage 

Board (Amendment) Bill: 
Motion to consider. 

Vol. V, 9109-11. 
Demands for Grants, 1955-56: 

Andaman and Nicobar Islands. 
Vol. Ill, 4537--40. 

Indian Posts and Telegraphs 
Department (Including Working 
Expenses). 

Vol. II, 3738-39. 
Motion to reduce the Demand: 

Modification of scheme of re-
organisation of R.M.S. Divi-
sion in consultation with All 
India R.M.S. Employeell' 
Union. 

Vol. II, 3739. 

Reorganisation of R.M.S. 
Vol. II, 3739. 

Ministry of Communications. 
Vol. n, 3738-39. --------------------------------------
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I!JJ\.MANT A, SHRI S. C.: contd. 
Demands for Grants, 1955-56: contd. 
Ministry of Health: 
Motion to reduce the Demand: 
Inadequate provision for homotoo-

pathic system of medicine. 
, Vol. II, 3779-80. 

Inadequate provision for improve-
ment of health. 

Vol. II, 3777, 3778.-79. 
Indigenous systems of medicines. 

Vol. II. 3779-80. 
Spread of epidem ics like chplera. 

small pox etc. 
Vol. II, 3777-79. 

l4iaistry of Home Affairs. 
Vol. III. 4537-41. 

Public Health. 
Vol. II. 377-80. 

Demands for Grants, 1955-56-Rail-
ways: 
Railway Board. 

Vol. 1, 1-"5. 
Durgah Khawaja Sahib Bill: 

Consideration of clauses. 
Vol. V. 9399. 

Essential Commodities Bill: 
Motion to consider and amend-

ment to refer to Select Com- . i 
mittee. 

Vol. I, 1299-1300. 
Finance Bill, 1955: 

Motion to consider. 
Vol. Ill, 5611-14. 

FW1cral Reforms Bill (by Shri 
Telekikar) : 
Motion to circulate. 

Vol, VIII, 15964. 
General discussion of the Railway 

Budget, 1955-56. 
Vol. 1. 1048. 

Hindu Marriage Bill (as passed by 
Rajya Sabhs): 
Consideration of clauses. 

Vol. IV. 7552-53. 
lIindu Succession Bill: 

Motion to concur in the recom-
mendation of Rajya Babha to 
loin the Joint Committee of the 
Houses. 

Vol.· IV, 8233--35. 

SAMANTA, SHRI S. C.: contd. 

Indian Cattle Preservation Bill (by 
Seth Govind Das): 
Motion to consider. 

Vol. III, ·UZI. 
Indian Coinage (Amendment) Bill: 

Motion to consider. 
Vol. V. 8777. 

Indian Majority (Amendment) Bill 
lAmendment of section 3 btl 
Shri Jhulan Sinha]: 
Motion to consider. 

Vol. V, 9561-62_ 
Indian Registration (Amendment) 

Bill [Amendment of section ~ etc.: 
b1l Shri S. C. Sa1l14nta]: 
Motion for leave to introduce. 

Vol. VII. 14131. 
Motion to consider. 

Vol. X. 2945, 2946-47. 
2956. 

Motion to pas.:;, as amended. 
Vol. X. 2974. 2978. 

Indian Registration (Amendment) 
Bill [Insertion of new section 20-
A b1l Shri S. C. Samanta]: 
Motion to consider. 

Vol. V, 9527-31, 9533,. 
9534. 9538. 

Motion for leave to withdraw. 
Vol. V. 9538. 

Medicinal and Toilet Preparations 
(Excise Duties) Bill: 
Motion to consider and amend-

ment to refer to Select Com-
mittee. 

Vol. I, 1873-74. 
Consideration of clauses. 

Vol. I, 1915-16. 1921. 
Motion 1'1'. Economic Policy. 

Vol. VIII, 16152---55. 
Prize Competitions Bill: 

Consideration of clauses. 
Vol. VIII, 15306, 

15329. 
Railway Stores (Unlawful Posses-

sion) Bill, (as passed by Rsjya 
Sabha) : 
Motion to consider and amend-

ment to refer to Select Com-
mittee. 

Vol. I, 1843-44. 



NINTH TO ELEVENTH SESSIONS, 1955 

SAMANTA. SHRl S. C.: contd. 

Resolution re appointment of com-
mission for development of Indian 
shipping. 

Vol. VII, 13075. 

Resolution re Industrial Service 
Commission. 

Vol. IX, 2053. 

Resolution re separation of Posts 
and Telegraphs finance. 

Vol. I, 1769-76, 1801, 
1802-04. 

Resolution re weights and measures. 
Vol. IV, 6071. 

River Boards Bill: 

Motion to concur in the recom-
mendation of Rajya Sabha to 
join the Joint Committee. 

Vol. VIII, 15872-74. 

Sea Customs (Amendment) Bill: 

Consideration of clauses. 
Vol. III, 4740. 

State Bank of India Bil1: 

Motion to consider. 
Vol. IV, 6234-37. 

Consideration of clauses. 
Vol. IV, 7041. 7062-63, 

7065. 

Titles and Gifts from Foreien States 
(Penalty for Acceptance) Bill rby 
Shri C. R. Narasimhanl: 

Motion to consider. 
Vol. VI, 10620. 

SAMBALPUR: 

Demands for Grants, 1955-58: 
Indian Posts and Telegraphs 

Department (Including Working 
Expenses) : 
Motion to reduce the Demand: 

Necessity of opening a Depart-
mental Telegraph Office at 

(Orissa). 
Vol. II, 3680-81. 3703, 

3761. 

SAMLOTI; 

Demands for Grants, 1955-56--RaiI-
ways: 
Open Line Works-(Rf!venue)-

Labour Welfare: 
Motion to reduce the Demand: 

Construction of new level 
crossing at - and Mangwal 
Stations on the Kanera 
Valley Railway Section of 
Northern Railway. 

Vol. I, 1473, 15~7,. 
1597, 1599. 

SANGANNA, SHRI: 
Motion re Report o( States Re-

orlanisation Commission. 
Vol. X, 3851--56. 

SANTAL PARGANAS: 

Demands for Grants, 1955-56: 
Ministry of Irrigation and Power: 

Motion to reduce the Demand: 
Inadequate irrigation schemes 

in - (Bihar). 
VoL III, 4360, 4443. 

SARDA, SHRl HARBILAS: 

Death of. 
Vol. I, 15-16. 

SARMAH, SHRI DEBESWAR: 
General discussion of the Railway 

Bud,et, 1955-56. 
Vol. I, 107~. 

Industrial Disputes (Appellate Tri-
bunal) Amendment Bill: 
Motion to consider. 

Vol. V, 9761. 9762, 9777-
7D. 

Leave of absence to. 
Vol. VIII, 15674-75. 

Motion re Report of States Re-
organisation Commission. 

Vol. X, 2748, 2749, 2762, 
2900-01, 2902. 

3194-3209, 349]. 
Resolution rf' regroup of Railways. 

Vol. IX, 607. 621--27. 
Resolution T(, St~paration of Po·;t~ 

and Telegraphs finance. 
Vol. I, 1776. 1784-89, 1790 .. 
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. SASARAM: 
Demands for Grants, 1955-56-Rail-

ways: 
Railway Board: 

Motion to reduce the Demand: 
Desirability ot taking over of. 

Martin Light Railway sys-
tems ot 240 miles viz., 
Howrah-Amta Railway, 
Howrah-Sheakhala Railway, 
Arrah-Sasaram Railway, 
Futwah-Islampur Railway 
and Shahdara-Saharanpur 
Railway. 

Vol. I, 1328, 1454. 

:8ATISH CHANDRA, SHRI: 

Audited Profit and Loss Accounts of 
Hindustan Cables Ltd. for the 
period ended the 31st March, 
1955-Laid on the Table. 

Vol. X, 3903. 
'Calling Attention to Matter of Ur-

gent Public Importance: 

Report of Mr. J. D. Scaife re 
Hindustan Machine Tool Fac-
tory at Jalahalli. 

Vol. VIII, 16017-20. 

'Central Advisory Committee ot 
National Cadet Corps: 
Motion re election to the Com-

mittee. 
Vol. I, 687. 

'Companies Bill: 
Consideration of clauses. 

Vol. VII, 12873. 

Dl.mands for Grants, 1955-56: 
Detence Capital Outlay. 

Vol. II, 3531. 

Detence Service, Non-Effective 
Charges. 

Vol. II, 3538-39. 

Motion to reduce the Demand: 

Purchase ot stores in foreign 
countries. 

Vol. n, 3538. 

SATISH CHANDRA, SHRI: contd . 
Demands tor Gr:In', 1955-56: contd. 

Ministry of Defence. 
Vol. n, 3531-41. 

Motion to reduce the Demand: 
Failure to provide tor proper 

preservation and utilisation of 
valuable stores in ordnance 

and engineering depots. 
Vol. II, 3531-32. 

Need for greater emphasis on 
Detence Science Organisation. 

Vol. II, 3639-40. 

Need to achieve self-sufficiency 
in war materials by r.c-orga-

. nisation of Ordnance Facto-
ries. 

Vol. II, 3531, 3532, 3539. 

Unsatisfactory budgeting. 
Vol. II, 3530-32. 

Urgent necessity for reorganisa-
tion of Ordnance Factories in 
national interest. 

Vol. n, 3532-37. 

Resolution re appointment ot com-
mission tor development ot IndiaD 
shipping. 

Vol. VIII, 14983, 15006-12. 

Statement re delay in delivery of 
ships by Hindustall Shipyard 
Ltd.-Laid on thfl Tahl ... 

Vol. VIJL 14A!11. 

SATYAGRAHA: 

Demands for Grants, 1956-56: 
External Affairs: 

Motion to reduce the Demand: 

Continued refusal to ·allow 
Indians outside Portuguese 
territories to participate in 
movement for liberating 
part of our country occupied 
by Portugal. 

Vol. II, 3920, 3942, 3944, 
4004, 4020. 

Statement re alleaed ill-treatment of 
a satyagrahl by Portuguese Police 

Vol V. 9197-98. 



NINTH TO ELEVENTH SESSIONS, 1955 445· 
. _ .. ----- .-...... --... _-_.--------------

SATYAWADI, DR.: 
Demands for Grants, 1955-56-RaiI-

ways: 
Construction of New Unes-Capi-

tal and Depreciation Reserve 
Fund. 

Vol. I, 1570-71. 
Ordinary Workin, Expenses-Ad-

ministration. 
Vol. I, 1571-74. 

Ordinary Working Expenses-
Operating StaJr. 

Vol. I, 1572-73. 
Jndian Trade Unions (Amendment) 

Bill [Insertion of new section 15A 
by Shri Nambiar]: 
Motion to consider. 

Vol. II, 2530-32. 
Motion re Displaced Persons Com-

pensation and Rehabilitation 
Rules, 1955. 

Vol. VII, 13641, 13641-42, 
13761-66. 

Motions re Reports of CommissiOl'p-r 
for Scheduled Castes and Sche-
duled Tribes for 1953 and 1954. 

Vol. VII, 13927, 13935, 13962-
63, 14067, 14112-20. 

Motion rc Report of States ReorKani-
sation Commission. 

Vol. X, 2833, 4031-36. 
Prevention of Free, Forced, or Com-

pulsory Labour Bill (btl Shri D. C. 
Sharma) : 
Motion to circulate. 

Vol. I, 1128-ao. 
SCAIFE, MR. J. D.: 

Calling Attention to Matter of 
Urgent Public importance: 
Report of -- re Hindustan 

Machinp Tool Factory at Ja1a-
halli. 

Vol. VIII, 16017-21. 

SCHEDULED CASTES: 
Demands for Grants, 1955-56. 

Expenditure on Displaced Persons: 
Motion to reduce the Demand: 

Expediting release of houses 
and lands of -- displaced 
persons by giving these 
refugees priority in alloca-
tion of accommodation and 
land. 

Vol. II, 3101-lJ6, 3112-13, 
3120, 3173. 

SCHEDULED CASTES: contd. 
Demands for Grants, 1955-56: contd •. 
Expenditure on Displaced Persons: 

contd. 
Motion to reduce the Demand: contd. 

Rehabilitation on schemes for 
-- and scheduled tribes· 
refugees. 

Vol. II, 3101-06, 3120, 3173. 
Ministry of Commerce and Indus-

try: 
Motion to reduce the Demand: 

Protection to shoe-makers· 
belonging to -- against 
competition by large scale' 
shoe-making industries. 

Vol. III, 4681, 5266. 
Ministry of Communications: 

Motion to reduce the Demand: 
RepreS'entation of -- in 

Posts and Telegraph OtBces. 
Vol. II, 3686-87, 3700, 37£1. 

Ministry of Defence: 
Motion to reduce the Demand' 

Failure to recruit enough pel'-
sonnel belonging to -- in 
Defence Services. 

Vol. II, 3447, 3567, 3617. 
Representation of in 

Army, Navy and Air Force. 
Vol. II, 3447, 3567, 3617. 

Ministry of Finance: 
Motion to reduce the Demand: 

Inadequate representation of 
-- in Income-tax Depart-

ment. 
Vol. Ill, 5291, 548a. 

Ministry of Home Affairs: 
Motion to reduce the Demand: 

Failure to fill in posts in gov-
ernment Offices reserved 
for --. 

Vol. III, 4473, 4502-03, 4526-28, 
4542, 4571-72, 4657. 

Failure to safeguard inte1'l!sts 
of --. 

Vol. III, 4461, 4472, 4483-11-1. 
4500--03, 4523--28, 4541-46, 
4570-71, 4605--13, 463i, 4657. 

Inadequate representation of 
-- and scheduled tribes in 
Central Services, especiaHy 
All India Services. 

Vol. III, 4474, 4657. 
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SCHEDULED CASTES: COfttd. 
Need fol' giving special COII-

lIideration in the matter of 
promotion to ---- . and sche-
duled tribes employees who 
come through competitive 
examinations ine;-;pective of 
their seniority. 

Vol. III, 4473. 4657. 

"Need to reserve vacancies lUI' 
Backward Classes for 
appointments in all Govern-
ment Services on population 
basis. 

Vol. III, 4473. 4657. 

-Non-inclusion of "Boyas 01" 

Valmikis" of Rayalaseema 
in --. 

Vol. III, 4472. 4657. 

Registration of in 
Census. 
Vol. III, 4467-68, 4473, 4657. 

'Representation of --in Cen-
tral Secretariat and All 
India Services. 

Vol. III, 4472, 4657. 

Reservation for -- and Sche-
duled Tribes of posts which 
are filled in by promotion. 

Vol. III, 4473, 4527, 4657. 

Ministry of Works, Housing and 
Supply: 

Motion to reduce the Demand: 

Need to draw a plan to pro-
vide houses to Harijans and 
tribal people. 

Vol. II, 2905-06, 2913, 2915. 

. },'[ otions rc Reports of Commissioner 
for Scheduled Castes and Sche-
duled Tribes for 1953 and 1954. 

Vol. IV, 7667. 
Vol. VII. 13885-908, 14063-

132, 14132-92. 

Resolution re Department of Wel-
fare for Scheduled Castes and 
Scheduled Tribes. 

Vol. I, 43H-611. 
-.~--. -

SCHEDULED TRIBES: 

Demands for Grants, 1955-56: 
Expenditure on Displaced Persona: 

Motion to reduce the Demand: 
Rehabilitation schemes t..~ 

scheduled castes and 
refugees. 
Vol. II, 3101-06, 3120, 3171. 

Ministry of Home Affairs: 
Motion to reduce the Demand: 

Inadequate representation at 
scheduled castes and -- in 
Central Services, especially 
All India Services. 

Vol. III, 4474, 46$7. 
Need for giving special con-

sideration in the matter of 
promotion to scheduled 
castes and -- employees 
who come through competi-
tive examinations irrespec-
tive of their seniority. 

Vol. III, 4473, 4657. 
Reservation for scheduled 

castes and --- ot posts 
.. which are filled in by pro-
motion. 

Vol. Ill, 4473, 4527, 4657. 
Ministry of Works. Housing and 

Supply: 
Motion to reduce the Demand: 

Need to draw a plan to pro-
vide houses to Harijans and 
tribal people, 

Vol. II, 2905-06, 2913, 2915. 
Demands for Grants. 1955-56--

Railways: 
Railway Board: 

Motion to reduce the Demand: 
Tribal people in services of 

Railways. 
Vol. I, 1172, 1484 . 

Motionsre Reports of Commissioner 
tor Scheduled Castes and Sche-
duled Tribes for 1953 and 1954. 

Vol. IV, 7667. 
Vol. VlI. 13885-908, 14063-

132, 14132-92. 
Resolution re Department of Wel-

fare for Scheduled Castes and 
Scheduled Tribes. 

Vol. I, 438-88. 
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.sCHOOLS: 

See "Educational Institutions". 

SCIENTIFIC INSTRUMENTS: 
Demands for Excess Grant!'!, 1950-

51: 
Botanical Survey: 

Motion to reduce the Demand: 
Delay in receipt of equipment. 

Vol. X, 2400, 2401-10. 
Indent for --. 

Vol. X, 2400, 2401-10. 

SCIENTIFIC RESEARCH: 

Demands for Grants, 1955-56. 
Vol. II, 3811, 3813, 3813-80, 

3882. 
Demands for Grants on Account, 

1955-56. 
Vol. I, 1605, 1620. 

SEA CUS'roMS ACT: 
Notifications under -- Laid on the 

Table. 
Vol. II, 3883. 

Vol. III, 4827-28. 
Vol. IV, 6401-02. 

Vol. V, 8287-88. 
Vol. VI, 10777, 11473. 

Vol. IX, 4. 
SEA CUSTOMS (AMENDMENT) 

BILL: 
See under "Bill(s)". 

SEALDAH DIVISION: 
Demands for Grants, 1955-56--

Railways: 
Railway Board: 

Motion to reduce the Demand: 
Need tor electrification of --

Eastern Railway. 
Vol. I, 1327, 1416-17, 1454. 

SECOND FIVE YEAR PLAN: 
See "Fiv(· Year Plan, Second". 

SECRETARIAT OF THE VICE-
PRESIDENT: 
Demands for Grants, 1955-56: 

Vol. III, 5525-26, 5530. 
Demand!; for Grants on Account, 

1955-56. 
Vol. I, 1605, 1625. 

SECUNDERABAD: 

Demands tor Grants, 1955-56-
Railways: 
Open Line Works-(Revenue)-

Labour Weltare: 
Motion to reduce the Demand: 

Delay in the construction ol 
150 quarters for accounts 
sta1T at --. 

Vol. I. 1472-73. 1591. 
Necessity for providing elec-

tric connection tor quarten; 
at Lallaguda and --, 
Central Railway. 

Vol. I, 1473, 151Mt. 

SECURITIES CONTRACTS (REGU-
LATION) BILL, 1954: 

See under "BillCs)". 

SEN, SHRI P. G. : 
Motion 1e Report of States Reor,ant-

sation Commission. 
Vol. X, 4()46......f1. 

SEN, SHRI R. C. : 

Motion re Report of States Reoraani-
sation Commission. 

Vol. X, 388&-67. 

SEN, SHRIMATI SUSHAMA: 
Abducted Persons (Recovery and 

Restoration) Continuance Bill: 
Motion to consider. 

Vol. VI, 10910, 10937-41. 
Abolition of Whipping Bill (a. 

passed by Rajya Sabha): 
Motion to consider. 

Vol. IX, 758. 
Advanced Age Marriage Rt!straint 

Bill (by Shri D. C. Sharma): 
Motion to consider. 

Vol. VI, 12020, 12031. 
Business of the House: 

Extension of session. 
Vol. IV, 8860. 

Citizenship Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. [X, 131 •. 
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SEN, SHRIMATI SUSHMA: Contd. 

Companies Bill: 
Consideration of clauses. 

Vol. VI, 12072. 
Demands for Grants, 1955-56: 

Broadcasting. 
Vol. III, 4191. 

Irrigation (Including Working 
Expl!nses), Navigation, Embank-
ment and Drainage Works (met 
from Revenue). 

Vol. III, 4405, 4406. 
Ministry of Health: 

Motion to reduce the Demand: 
Inadequate provision for the 

treatment of contagious 
diseases. 

Vol. II, 3796-98. 
Ministry of Irrigation and Power. 

Vol. III, 4403-06. 
Motion to ~duce the Demand: 

Need of electric power for 
rural areas. 

Vol. III, 4405-06. 
Multipurpose River Schemes. 

Vol. III, 4403-{)5. 
Finance Bill: 

Motion to consider. 
Vol. lII, 5747-50. 

General discussion of the General 
Budget, 1955-56. 

Vol. II, 2667-71. 
General discussion of the Railway 

Budget, 1955-56. 
Vol. I, 895. 

Hindu Marriage Bill (as passed by 
Rajya Sabha): 
Consideration of clauses. 

Vol. IV, 7516, 7741-43, 7905. 
Motion to pass. 

Vol. IV, 7990-91. 
Hindu Succession Bill: 

Motion to concur in the recom-
mendation of Rajva Sabha to 
join the Joint Committee of the 
Houses. 

Vol. IV, 8264-66. 
Nomination of -- on the Panel 

of Chainnen. 
Vol. I, 147. 

SEN, SHRIMATI SUSHMA: Contd. 

Prevention of Juvenile Vagrancy 8D( 

Begging Bill (by Shri M. L 
Dwivedi): 

Motion to consider. 
Vol. VI, 11993-94, 11995, 11999 

Representation of the PeoplE 
(Amendment) Bill: 

Motion to refer to Select Com· 
mittee. 

Vol. VIII, 14822-26. 

Rep~sentation of the People 
(Second Amendment) Bill: 

Motion to refer to Select Com-
mittee. 

Vol. VIII, 14822-26. 

Women's and Children's Institutions 
I.icensing Bill (by Shrimati Jaya-
shri) : 

Motion to consider. 
Vol. I, 1144, 1147. 

SE:>1THANNIRPURAM: 

Demands for Grants, 1955-56-
Railways: 

Open Lines Works-Development 
Fund: 

"Motion to reduce the Demand: 

Provision ot an overbridie at 
Golden Rock Railway Sta-
tion for passengers going 
to --, Southern Railway. 

Vol. I, 1475, 1599. 

SERVICES, ALL INDIA: 

All India Services (Discipline and 
Appeal) Rules, 1955-Laid on the 
Table. 

Vol. VII, 12576. 

All India Services (Leave) Rulei, 
1955-Lald on the Table. 

Vol. VII, 13637. 

All India Services (Provident Fund) 
Rules, 1955-Laid OR the Table. 

Vol. VII, 13637. 



NINTH TO ELEVENTH SESSIONS, 1~55 
----_ .. _-------------_.---:---------------

SERVICES, ALL INDIA: contd. 

Demands for Grants, 11155-56: 
Ministry of Home Affairs: 

Motion to reduce the Demand: 
Inadequate representation of 

scheduled castes and sche-
duled tribes in Central 
Services, especially --. 

Vol. III, 4474, 4657. 
Representation of scheduled 

castes in Central Secretariat 
and --. 

Vol. III, 4472. 4657. 

SERVICE COMMITTEE: 
Demands for Grants, 1955-56: 

Ministry of Communications: 
Motion to reduce the Demand: 

Effect on wages of employees 
of Indian Airlines Corpora-
tion due to implementation 
of Service Committee's 
recommendations. 

Vol. II, 3752-56, 3761, 3626-
28, 3701. 

SEWAL. SHRI A. R.: 
Motion re Report of States Reorga-

nisation Commission. 
Vol. X. 4285-89. 

SHAH, SHRI C. C.: 
Companies Bill: 

Motion to consider as reported by 
Joint Committee. 

Vol. V, 10117-36. 
Vol. VI. 10198, 10509, 10521, 

10522, 10531. 
Consideration of clauses. 

Vol. VI, 11001-02, 11031, 11032, 
11040. 11042, 11043, 11053--65, 
11076, 11077. 11127, 11133, 
11142. 11205, 11291-300. 11308. 
11315, 11316. 11318, 11319. 
11343. 11347. 11348, 11388. 
11372, 11373, 11378, 11384, 
11394, 11481, 11497-300, 11580, 
11677, 11691, 11710, 11788-97, 
11826, 11827, 11828, 11830, 
11898, 11925--31, 11962, 11968, 
11974, 11975, 12096, 12133, 
12134-35 12136, 12139, 12149. 

105-LSD-2. 

SHAH, SHRI C. C.: contd. 
Companies Bill: contd. 

Consideration of 9lauses: coned. 
Vol. VII, 12266, 12271, 12305. 
12324. 12347-59, 12403, 12407. 
12413, 12448. 12472-80, 12525, 
12578, 12579, 12580, 12599, 
12610,12613,12614,12619,12626, 
12628. 12653. 12669-75, 1261.12. 
12707, 12736-38, 12751, 12776-
77, 12778, 12780, 12783, 12796, 
12798, 12826--28, 12852, 12853, 

12993, 12996. 
Motion to pass, as amended. 

Vol. VII, 13175-80. 
Motion to consider the amend-

ments made by Rajva Babba. 
Vol. IX, 155-6,. 

Constitution (Fourth Amendment) 
Bill: 
Motion to refwr to Joint Com-

mittee and amendments to 
circulate. 

Vol. II, 2023, 2044-58, 2107. 
Motion to consider as reported by 

Joint Committee. 
Vol. III, 4881. 

Constitution (Eighth Amendment) 
Bm: 
Consideration of clauses. 

Vol. X, 2441-44. 
Motion re Report of Press Com-

mission. 
Vol. VI, 10fJ80.-41. 

Motion re Report of States Reorga-
nisation Commission. 

Vol. X, 2868-97, 3711. 
Sea Customs (Amendment) Bill: 

Motion to consider. 
Vol. I, 1929-35. 

SHAH, SHRI M. C.: 
Amendment to Estare Duty Rules, 

1953-Laid on the Table. 
Vol. IV, 5971. 

Andhra Appropriation Bill: 
Motion for leave to introduce. 

Vol. I, 1747-48. 
Motion to consider. 

Vol. I, 1748. 
Motion to pass. 

Vol. I, 1748. 
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SHAH, SHRI M. C. : Contd. 

Andhra Appropriation (Vote en 
Account> Bill: 
Motion for leave to introduce. 

Vol. I, 1748. 

Motion to consider. 
Vol. I. 1748-49. 

Motion to pass. 
Vol. I, 1749. 

Appropriation Bill: 
Motion for leave to introduce. 

Vol. I, 798-99. 
Motion to consider. 

Vol. I, 799. 
Motion to pass. 

Vol. I, 799. 

Appropriation (No.4) Bill: 
Motion for leave to introduce. 

• Vol. X, 2395. 

Motion to consider. 
Vol. X. 2396, 2397. 

Motion to pass. 
Vol. X. 2398. 

Appropriation (No.5) Bill: 
Motion for leave to introduce. 

Vol. X. 2412, 2413. 
Motion to consider. 

Vol. X, 2413. 
Metion to pass. 

Vol. X, 2414. 

Audit Report (Posts and Tele-
graphs) 1955. Part I-Laid on the 
Table. 

Vol. II, 2070. 
Business of the House. 

Vol. VII, 13224. 
Andhra Budget. 

Vlll. I, 1670. 

Chartered Accountants (Amend-
ment) Bill: 
Motion for leave to introduce. 

Vol. V, 11297. 
Motion to consider. 

Vol. VII, 13291-93. 13294-96. 
13297. 13307, 13320-24. 

Amendment to refer to Select 
Committee. 

Vol. VII, 13294-96. 13297. 
13307. 13320-24. 

SHAH. SHRI M. C.: contci. 
CHARTERED ACCOUNTANTS 

(AMENDMENT) BILL: c01l.td. 
Consideration of clauses. 

Vol. VII, 13328-29. 13323, 
13336-38. 

Motion to pass. 
Vol. VII, 13339. 

Companies Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. V, 9866. 10131. 

Vol. VI. 10158, 10203-04, 10322, 
10411. 10412, 10413. 10414. 

Consideration of clauses. 
Vol. VI, 11079, 11158, 11164, 
11166, 11184, 11185. 11205, 

11215-22. 11233, 11236. 11239. 
11243. 11247, 11248, 11347-48, 
11518, 11519, 11556. 11564, 

11567, 11568, 11721, 11797-807, 
11827. 11831-32, 11884, 11885, 
11929, 11964, 11986, 11987 
12051-57, 12083-85, 12086, 

12137, 12149, 12167, 12171. 
Vol. VII, 12292, 12297, 12381, 
12422, 12424, 12571, 12579--84, 
12587; 12588, 12590, 12597, 

12674, 12731, 12738-40, 12750, 
12751, 12761, 12771, 12772, 
12773, 12774, 12775, 12777, 

12778, 12779-80, 12781, 12785, 
12786, 12866, 12891, 12992. 
13010, 13011, 13012-13, 13014, 
13015 13019, 13027, 13140-45, 

13148. 
Motion to pass, as amended. 

Vol. VII, 13156-58, 13159, 132811. 
Motion to consider the amen~· 

ments made by Rajya Sabha. . 
Vol. IX, 6-9, 10, 11, 144-46, 

147, 154, 164-67, 169. 
Motion to agree to the amendment 

made by Rajya Sabha. 
Vol. IX, 169. 

Correction of answer to starred 
question No. 1890 asked on loU) 
December, 1954. 

Vol. I, 1667. 
Delhi Joint Water and Sewage 

Board (Amendment) Bill: , 
Motion to consider. 

Vol. V, 9111·16, 9U8-28 . 
. _--_._-, 
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SHAH, SHRI M. C.: eontd. 

Demands for Excess Grants, 1950-51 
and motions to reduce the 
Demands. 

Vol. X, 2406-09. 
Demands for Grants, 1955-56: 

Ministry of Finance. 
Vol. III, 5404, 5430. 

Demands for supplementary Grants, 
1955-56. 

Vol. X, 2269, 2270-7l. 
Demands for Supplementary Grants, 

1955-56 pertaining to the Ministry 
of External Affairs. 

Vol. X, 2190, 2192, 2203, 
2210. 

Dt:!mand for Supplementary Grant, 
1955-56 pertaining to the Ministry 
of Finance and motions to reduce 
the Demand. 

Vol. X, 2377, 2378, 2383, 
2387-89. 

Demand for Supplementary Grant, 
1955-56 pertaining to the Ministry 
of Health. 

Vol. X, 2291, 2292-93. 
Demands for Supplementary Grants, 

1955-56: 
Pre-partition Payments. 

Vol. X, 2248-50. 
Explanatory statement giving rea-

sons for promulgation of the In-
surance (Amendment) Ordinance, 
1955-Laid on the Table. 

Vol. IX, 907. 
Finance Bill, 1955: 

Motion to consider. 
Vol. III, 5588, 5713, 5807-27. 

Consideration of clauses. 
Vol. III, 5831-32, 5833, 5846-

48. 5850, 5853-54, 5856-59, 
5863-64, 5865, 5869-70, 5871, 
5874, 5877. 5879-81, 5882, 
5883-84, 5885-94, 5896, 5899-

5900, 5910, 5910-1l. 
Motion to pass, as amended. 

Vol. IV, 6005, 6035-39. 
Finance Commission (Miscellaneous 

Provisions) : 
Amendment Bill (As passed by 

Rajya Sabha) : 
Motion to consider. 

Vol. m, 549S-K. 

SHAH, SHRI M. C.: contd. 
Finance Commission (Miscellaneous 

Provisions): contd. 
Amendment Bill (As passed by 

Rajya Sabha): contd. 
Motion to pass. 

Vol. III, 5494. 
General discussion of the General 

Budget. 1955-56. 
Vol. II, 2237, 2249, 2459. 

Insurance (Amendment) Bill: 
Motion for leave to introduce. 

Vol. IX, 906-07. 

Motion to consider. 
Vol. IX. 1523. 1524-28, 1566, 

1578, 1614, 1619, 1621, 1630, 
1634-35, 1639, 1654, 1655, 1674-

92. 
Consideration ot clauses. 

Vol IX, 1693, 1695, 1699, 1701-
02, 1704-05, 1701. 

Motion to pass. 
Vol. IX, '1706, 1707, 1708-09. 

Ministry ot Finance Notification No. 
S.R.O. 901, dated the 26th April, 
1955, under Insurance Act, 1938-
Laid on the Table. 

Vol. V, 8947. 
Motion tor Adjournment: 

Sales tax on inter-State trade. 
Vol. 1Il, 4558-80. 

Notification under Central Excises 
and Salt Act-Laid on the Table. 

Vol. II, 2200. 

Resolution re appointment of a Pay 
Commission. 

Vol. V, 10005-14, 10015. 
Statement showing progress of 

action taken under Indian Income-
Tax Act-Laid on the Table. 

Voluntary Surrender 
(Exemption from 
Amendment Bill: 

Vol. 8287. 
of Salaries 

Taxation) 

Motion for leave to introduce. 
Vol. IX, 1141. 

SHAH, SHRI RAICHANDBHAI: 

Motion re Report of States Reor-
ganisation Commission. 

Vol. X, 4132-34. 
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SHAH, SHRIMATI KAMLENDU-
¥ATI: 

Citizenship Bill: 
Motion to refer to Joint Com-

mittee and amendment to Clr-
culate. 

Vol. V, 9705-07. 
Demands for Grants, 1955-56: 

Capital Outlay of the Ministry of 
Rehabilitation: 
Motion to reduce the Demand: 

Delay in paying compensation 
to claimants who have 
already filed their applica-
tions for compensation. 

Vol. II, 3114-15. 

Indian Posts and Telegraphs 
Deparment (Including Working 
Eltpenses) : 

Motion to reduce the Demand: 
Need to open new extra 

POlt and' Telegraph 
Offices. 

Vol. II, 3659-61. 
Provisions of post boxes on 

bUies. 
Vol. II, 3660. 

Ministry of CommuQications. 
\Tol. II, 3859-61. 

Ministry of Rehabilitation. 
Vol. II, 3114-16. 

Drugs (Amendment) Bill (as passed 
by Rajya Sabha): 

Vol. I, 612-13. 
General discussion of the General 

Budget, 1955-56. 
Vol. II, 2474-77, 2739. 

General discussion of the Railway 
Budget, 1955-56. 

Vol. I, 999-1002. 
Motion on Address by the President. 

Vol. I, 20~9. 
Motion re economic policy. 

Vol. VIII, 16095-98. 
Motion re international situation. 

Vol. VII, 14339-41. 
Motions re Reports of Commissioner 

tor Scheduled Castes and Sche-
duled Tribes for 1953 and 1954. 

Vol. VII, 13900--03. 
Jfotion re Report of States Re-

or,anisation Commission. 
Vol. X, 2897-2900. 

SHAH, SHRIMA Tl KAMLENDU-
MATI: contd. 
Representation of the People 

(Amendment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. VIII, 14906-08. 

Representation of the People 
(Second Amendment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. VIII, 14906-08. 

Untouchability (Offences) Bill: 
Motion to consider as reported by 

the Joint Committee. 
Vol. VIII, 14906-08. 

SHAHDARA: 
Demands for Grants, 1955-56-Rail-

ways: 
Railway Board: 
Motion to reduce the Deman4: 

Desirability of taking over of 
Martin Light Railway sys-
tems of 240 miles viz., 
Howrah-Amta Railway, 
Howrah-Sheakhala Railway, 
Arrah-Salaram Railway, 
Futwah-lslampur Railway 
and Shahdara--Saharanpur 
Railway. 

Vol. I, 1328, 1454. 

KHAN,SHRISHAHNAWAZ-
Balance Shee~s and. Audit Reports 

"etc. of Delhi Road Transport 
Authority, 1953-54-Laid on the 
Table. 

Vol. IV, 7242-43. 

General discussion of the General 
Budget, 1955-56. 
• Vol. II, 2317, 2574. 

General discussion of the Railway 
Buuget, 1955-56. 

Vol. I, 1011-21. 

Cop), of Statements containing re-
plies to memoranda from Members 

re Demands for Grants (Rail-
ways, . 1955-56-Laid on the 
Table. 

Vol V, 8827. 
Vol. VIII, 15383-84 

------ ._-_. ~-.----.---.---.--.-
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SHARMA, PANDIT BALKRISHNA: 

Insurance (Amendment) Bill: 
Motion to consider. 

Vol. IX, 1572, 1642, 1643. 
Motion re Report of States Re-

organisation Commission. 
Vol. X, 2586. 

SHARMA, PANDIT K. C.: 

Abducted Persons (Recovery and 
Restoration) Continuance Bill: 
Motion to consider. 

Vol. VI, 10924. 

Advanced Age Marriage Restraint 
lUll (by Shri D. C. Sharma): 
Motion to consider. 

Vol. VI, 12014, 12023. 
Banaras Hindu University (Amend-

ment) Bill [Amendment of section 
17 by Shri Raghunath Singh]: 
Motion to consider. 

Vol. V, 9544, 9553. 
Business of the House. 

Vol. V, 8953. 
Citizenship Bill: 

Motion to refer to Joint Com-
mittee and amendment to cir-
culate. 

Vol. V, 9486. 
Motion to consider as reported by 

Joint Committee. 
Vol. IX, 1171. 

Consideration of clauses. 
Vol. IX, 1441, 1493. 

Code of Civil Procedure (Amend-
ment) Bill: 
Motion to refer to Joint Com-

mittee. 
Vol. V, 9152, 9171-74, 9181. 

Code of Criminal Procedure 
(Amendment) Bill [Amendment 
of .e~tion 433 btl Shri Raghunath 
Singh]: 

Motion to consider. 
Vol. V, 9521-24. 

Companies Bill: 
Motion to consider as reported by 

.1~int C.munittee. 
Vol. VI, 11)151, 10221, 10240-

48, 10253-59. 

SHARMA, PANDIT K. C. : contd. 
Companies Bill: contd. 

Consideration of clauses. 
Vol. vr, 11558, 11559, 11733, 

11795, 11901, 11943, 
12115, 12117. • 

Vol. VII, 12304, 12305, 12362, 
12363, 12412, 12455, 
12458, 12472, 12506, 
12696, 12817. 

Motion to pass, as amended. 
Vol. VII, 13243-43. 

Constitution (Fourth Amendment) 
Bill: 
Consideration of clauses. 

Vol. III, 5005, 5027-30. 
Constitution (Seventh Amendment) 

Bill: 
Motion to refer to Select Com-

mittee. 
Vol. IX, 858--60, 889. 

COQstitution (Eiihth Amendment) 
Bill: 
Motion for leave to introduce. 

VoL IX, 1811. 
Demands for Grants, 1955-56: 

Agriculture. 
Vol. II, 3253-58. 

Ministry of Food and Agriculture. 
Vol. II 3258-58, 3293. 

Motion to reduce the Demand: 
Fall in production of jute and 

su,ar-cane. 
Vol. II, 3256. 

Ministry of Health. 
Vol. II, 3773. 

Ministry of Home Affairs. 
Vol. III, 4633. 

Police. 
Vol. III, 4633. 

Finance Bill : 
Motion to consider. 

Vol. III, 5732-37. 
Hindu Marriage Bill (as passed by 

Rajya Sabha): 
Motion to consider. 

Vol. IV, G4'19, 8583, 6845, 
8888-73, 7300. 

Consideration of clauses . 
Vol IV, 7558, 7692, 7709, 7718. 

7719, 7793, 7794, ,.,, 1869, 
789~94, 7901-02. -------------
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SHARMA, PANDIT K. C. : contd. 

Hindu Marriage Bill: contd. 
Motion to pass. 

Vol. IV, 7999-8000. 

Hindu Succession Bill: 
Motion to concur in the recom-

mendation of Rajya Sabha to 
join the Joint Committee of the 
Houses. 

Vol. IV, 8083, 8084, 8103, 
8104-07. 

Imports and Exports (Control) 
Amendment Bill (as passed by 
Rajya Sabha): 
Motion to consider. 

Vol. I, 1199. 
Indian Registration (Amendment) 

Bill [A'T1umdment of section 2 etc.: 
by Shri S. C. SamantaJ: 
Motion to consider. 

Vol. X, 2959. 

Industrial Disputes (Banking Com-
panies) Decision Bill: 
Motion to consider and amend-

ment to circulate. 
Vol. VIII, 15193. 

Insurance (Amendment) Bill: 
Motion to consider. 

Vol. IX, 1533, 1607, 1608, 1625, 
1635, 1645, 1646, 1648. 

Motions re Reports of Commissioner 
for Scheduled Castes and Sche-
duled Tribes for 1953 and 1954. 

Vol. VII, 13923. 
Motion re Report of Press Commis-

sion. 
Vol. VI, 10856, 10865. 

Motion re Report of States Re-
organisation Commission. 

Vol. X, 3009, 3028, 4054, 
4336-41. 

Press and Registration of Books 
(Amendment) Bill: 
Motion to consider. 

Vol. IX, 56. 
Prevention of Corruption (Amend-

ment) Bill: 
Motion to consider. 

Vol. IX, 217. 
Motion to pass, as amended. 

Vo1. IX, 243-44. 

SHARMA, PANDIT K. C.: contd. 
Railway Stores (Unlawful 

sion) Bill (as passed by 
Sabha) : 

Posses-
Rajy. 

Motion to consider as reported by 
Select Committee. 

Vol. IX, 977-7 •. 
Representation of the People 

(Amendment) Bill: 

Motion to refer to Select CODl-
mittee. 

Vol. VII, ]4643, 14695, 14714, 
14725, 14731-37. 

Vol. VIII, 15054, 15059. 

Representation of the People 
(Second Amendment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. VII, 14643, 14695, 14714, 

14725, 14731-37. 
Vol. VIII, 15054, 15059. 

Reserve Bank of India (Amend-
ment) Bill: 
Motion. to consider. 

V91. IV, 6449, 6450, MSl. 
Resolution re appointment of a com-

mittee to examine Community 
Projects and National Extensioll 
Service Schemes. 

Vol. IX, 2087, 208 •. 
Sea Customs (Amendment) Bill: 

Consideration of clauses. 
Vol. III, 5513. 

State Bank of India Bill: 
Motion to consider. 

Vol. IV, 6291, 6330, 6371-7& .. 
Consideration of clauses. 

Vol. IV, 701"-
University Grants Commission Bill: 

Consideration of clauses. 
Vol. IX, 675. 

Untouchability (Offences) Bill: 
Consideration of clauses. 

Vol. IV, 6774-75. 

SHARMA, SHRI D. C.: 

Abducted Persons (Recovery and 
Restoration) Continuance Bill: 
Motion to consider. 

Vol. VI, 10121. 
--.~.---.. '- - .~ .. -----~ .. ----------.-.---- .. -
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SHARMA, SHRI D. C.: contd. 

Abolition of Whipping Bill (as 
passed by Rajya Sabha): 
Motion to consider. 

VoL IX, 759-63. 
Advanced Age Marriage Restraint 

Bill (by Shri D. C. Sharma): 
Motion to consider. 

Vol. VI, 12012-18, 12035, 
12036-42. 

Banaras Hindu University (Amend-
ment) Bill [Amendment of section 
17 by Shri Raghunath Singh]: 
Motion to consider. 

Vol. V, 9543-48, 9551, 
9553. 

Business of the House. 
VoL VII, 13269. 

Allocation of time for the Working 
Journalists (Industrial Dis-
putes) Bill. 

Vol. I, 1304. 

Delhi (Control of Building Opera-
tions) Bill: 
Motion to consider. 

Vol. IX, 1874. 
Consideration of clauses. 

Vol. IX, 1891, 1893, 1894, 
1895--97, 1948, 1951-52, 

1967, 1970, 1985-86. 
Demands for Grants, 1955-56: 

Broadcasting. 
Vol. III, 4049. 

Defence Services, Effective-
Anny. 

Vol. II, 3455-60. 

Defence 
Navy. 

Services, Effective-

Vol. II, 3458. 
Delhi. 

Vol. III, 4570. 
Ministry of Defence. 

Vol. II, 3455-60. 
. Motion to reduce the Demand: 
Expansion of Air Force Reserves. 

Air Defence Reserves and Auxi-
liary Air Forces. 

Modernisation 
Forees. 

Vol. II, 3459. 
of Defence 

Vol. II, 3488-59. 

SHARMA, SHRI D. C.: contd. 
Demands for Grants, 1955-56: contd. 

Need to achieve seH-
sufficiency in war materials 
by reorganisation of Ordnance 
factories. 

Vol. II, 3459-80. 
Ministry of Infonnation and 

Broadcasting. 
Vol. III, 4046-50, 4077. 

Motion to reduce the Demand: 
Disapproval of policy regard-

ing Broadcasting and Infor-
mation. 

Vol. III, 4046-48. 
Disapproval of policy regard-

ing film censorship. 
Vol. III, 4048-411. 

Ministry of Production. 
Vol. III, 4246. 

Demands for Grants. 1956-56-Rail-
ways. 

Vol. I. 1477. 1478. 
Railway Board. 

Vol. I, 1391. 
Demand for Supplementary Grant. 
1955-56 pertaining to the Ministry 
of Finance and motions to reduce 
the Demand. 

Vol. VIII, 15375. 
Demands for Supplementary 

Grants, 1955-56 pertaining to 
the Ministry of Rehabilitation 
and motions to reduce the 
Demands. 

Vol. X, 235~5'. 
Discussion re Railway transport 

situation. 
Vol. VIII, 15641-45. 

Durgah Khawaja Sahib Bill: 
Consideration of clause. 

Vol. IV, 9403, 9404, 9422. 
Motion to pass, as amended. 

Vol. V, 9430-3'-
Finance Bill: 

Motion to consider. 
Vol. III, 5661, 5692, 5758, 

~764, 5786-37, 6790--
6800. 

General discucsion of the Railway 
Budget, 1955-56. 

Vol. I, 1045, 1048, 1052, 
1071-7 •. -_._--_ .. -.. _---------_. 
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------------------------------
SHARMA, SHRt D. C. : contd. 

Half-an-hour discussion 'I'e All India 
Council (It Sports. 

Vol. vm, 15524-25. 15530. 
Indian Registration (Amendment) 

Bill [Amendment of section 2 etc. 
btl Sh'l'i S. C. Samanta]: 
Motion to consider. 

Vol. X. 2947, 2156-61, 
Incijan Trade Unions (Amendment) 

Bill (Insertion of new section 15A 
bll Shri Nambial'): 
Motion to consider. 

Vol. II, 2505-12, 2518. 
Industrial and State Financial Cor-

porations (Amendment) Bill: 
Consideration of clauses. 

Vol. V, 8753-54. 
Motion to pass. 

Vol. V, 8767-70. 
Industrial Disputes (Appellate Tri-

bunal) Amendment Bill: 
Motion to pass. 

Vol. V, 9792-94. 
Insurance (Amendment) Bill: 

Motion to consider. 
Vol. IX, 1583-85, 1604-

08, 1612. 
Motion on Address by the President. 

Vol. I, 220-25. 
Motion l'e Displaced Persons' Com-

pensation and Rehabilitation 
Rules, 1955. 

Vol. VII, 13461, 13534-
17. 

Motion l'e Report of Preas ConuniJ-
sion. 

Vol. VI, 10539, 10754-60. 
Motion re Report of States Re-

orpnisation Commission. 
Vol. X, 276%, 8017, 3018. 

Preas and Registration at Books 
(Amendment) Bill: 
Motion to consider. 

Vol. IX, 42-48. 
Prevention of Corruption (Amend-

ment):Bill [Amencime1l,t of Sec-
tion 5 bll Shri U. C. P4tnaik]: 
Motfon to circulate. 

Vol. III, 4103. 
-------

SHARMA, SHRI D. C. : contd. 

Prevention ot Free, Forced or Com-
pulsory Labour Bill (by Sh'l'i D. 
C. Sharma): 
Motion to circulate. 

Vol. I, 1118, 1133-37. 
Representation at the People 

(Amendment) Bill: 
Motion to refer to Select Com .. 

mittee. 
Vol. VII, 14637, 14681--91. 

Representation of the People 
(Second Amendment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. VII, 14637, 14681-91. 

Resolution Te appointment of a com-
mittee to examine Community 
Projects and National Extension 
Service schemes. 

Vol. IX, 2065, 2068,2069. 
2070, 2091. 

Resolution Te appointment of a Pay 
Commission. 

Vol. V, 8928-39, 10015-21. 
1002'-

Resolution 'I'e Central Agricultural 
Finance Corporation. 

Vol. IV, 6097-98. 

Resolution Te corporation for broaci-
casting. 

Vol. I, 489-92, 1763. 1764. 

Resdlution re political pensions. 
Vol. III, 4794-97, 4814-15. 

Resolution 'I'e River Valley SchemeL 
Vol. II, 3443. 

Resolution Te separation of Posts 
and Telegraphs finance. 

Vol. I. 177" 1803. 
Resolution 'I'e state monopoly of 

Foreign trade. 
Vol. VI, 11421 •. 

Sea Customs (Amendment) Bill: 
Consideration of clauses. 

Vol. III, 4747. 
Spirituous Preparations (Inter-State-

Trade and Commerce) Control 
Bill: 
Motion to consider. 

VQJ. V, 1\957, 8958. 
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SHARMA, SHru D. C.: contd. 
Titles and Gifts from Foreign States 

(Penalty for Acceptance) Bill 
(by Shri C. R. Narasimhan): 
Motion to consider. 

Vol. VI, 10597-10601. 
University Grants Commission Bill: 

Kotion to consider as reported by 
Joint Committee. 

Vol. IX, 257, 356-62, 
460, 474, 488-91, 508-
11, 537-38, 675-76, 683. 

WQl'king Journalists (Conditions ot 
Service) and Miscellaneous Provi-
s,ions Bill (as passed by Rajya 
Sabha) : 
Motion to pass. 

Vol. X, 2544-45. 
Working Journalists (Industrial Dis-

putes) Bill (as passed by Rajya 
Sabha) : 
Motion to consider. 

Vol. I, 1653-57. 
SliARMA, SHRI K. R.: 

Demands for Grants, 1955-56: 
Ministr¥ of Home Affairs. 

Vol. III, 4620-25. 
Hindu Succession Bill: 

Motion to concur in the recom-
mendation of Rajya Sabha to 
join the Joint Committee of the 
Houses. 

Vol. IV, 8278. 
Vol. V, 8300-06. 

SllARMA, SHRI NAND LAL: 
Abducted Persons (Recovery and 

Restoration) Continuance Bill: 
Motion to consider. 

Vol. VI, 10910, 10920, 10944, 
10979--86, 10993, 10994. 

Abolition of Whipping Bill (as pass-
ed by Rajya Sabha): 
Motion to consider. 

Vol. IX, 819. 
Business of the House: 

Allocations of time for Demands 
re Ministry of Rehabilitation. 

Vol. n, 3155. 
Conunittee on Private Members' 

Bllls and Reaolutions: 
Motion 1'e Nineteenth Report. 

Vol. 1, 1116. 

SHARMA. SHRI NAND LAL: contd 
Delhi (Control of Building Opera-

tions) Bill: 
Motion to consider. 

Vol. IX, 1733-38. 
Demands for Grants, 1955-56: 

Ministry of Health: 
Motion to reduce the Demand: 

Indigenous systems or 
Medicines. 

Vol. II, 3803. 
Demands for Grants, 1955-56-Rail-

ways: 
Railway Board. 

Vol. I, 1403, 1429-34. 
Motion to reduce the Demand: 

Inadequate passenger ameni-
ties. 

Vol. I, 1431, 1433, 1434. 

Increase in fares and freidlt 
charges. 

Vol. I, 1429-32. 

Increase in fares and freights. 
Vol. I, 1429-32. 

Demands for Supplementary Grants, 
1935-56 pertaining to the Ministr,y 

of Rehabilitation and motions to 
reduce the Demands. 

Vol. X, 23311--38, 2345,. 
2380, 2363. 

Durgah Khawaja Sahib Bill: 
Motion to consider. 

Vol. V, 9376. 
Essential Commodities Bill: 

Motion to consider as reported by 
Select Committee. 

Vol. II, 2813-15. 
General discussion of the General 

Budget, 1955-l!6. 
Vol. II, 2386--11 •• 

Hindu Marriage Bill (as passed by 
Rajya Sabha): 
Motion to consider. 

Vol. IV, 8884, 6896, 7296-
'1314. 

Consideration of clauses. 
VoL IV, '7493, 7608, 71U9, 

7548, 7!;H, 7726, 7744. 
7758--88, 7800, 7812. 

7932, 7933. 
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SHARMA, SHRI NAND LAL: contd. 

Hindu Succession Bill: 
Motion to concur in the recom-

mendation of Rajya Sabha to 
join the Joint Committee of the 
Houses. 

Vol. IV, 8028, 8051, 8058-
67. 

Vol. V, 8302, 8327, 8338, 
8348-49. 8364. 

Motion to consider, as passed by 
Rajya Sabha. 

Vol. X. 2478-80, 2481, 2483, 
2484, 2485. 

lndian Cattle Preservation Bill (by 
Seth Govind Das): 
Motion to consider. 

Vol. III, 4122. 4150, 4152. 
lndian Coinage (Amendment) Bill: 

Consideration of clauses. 
Vol. V, 8845. 8881-63. 

Indian Converts (Regulation and 
Registration) Bill (by Shri Jetha-
lal Joshi): 

Motion to consider. 
Vol. IX, 1114, 1118. 

'Medicinal and Toilet Preparations 
(Excise Duties) Bill: 
Motion to consider and amend-

ment to refer to Select Com-
mittee. 

Vol. I, 1897-1900, 1910. 
Motion on Address by the President. 

Vol. I, 169, 200-05, 427. 
'Motions re Displaced Persons' Com-

pensation and Rehabilitation 
Rules. 

Vol. VII, 13341, 13351, 13387-96, 
13425, 13427, 13435, 13438-
39, 13443, 13446, 13446-47, 
13450, 13452, 13454, 13461, 
13468, 13621, 13623, 13780, 
13804, 13805, 13808, 13885. 

'Motion re Report of States Reor-
ganisation Commission. 

Vol. X, 2817, 3553, 3702, 
3832-33, 383 .......... g, 4071. 

Motion re situation in Goa. 
Vol. V, 8559. 

flress and Registration of Books 
(Amendment) Bill: 
Motion to consider. 

Vol. lX, 45, 57-85. 

._--_._----
SHARMA, SHRI NAND LAL: ecmtd. 

Representation of the People 
(Amendment) Bill: 
Motion to reter to Select COJll-

mittee. 
Vol. VIII, 14843, 1.aa2, 

14914, 14934-38. 
Representation of the People 

(Second Amendment) Bill: 
Motion to reter to Select Com-

mittee. 
Vol. VIII, 14843, 14882, 

14914, 14934-38. 
University Grants Commission Bill: 

Motion to reter to Joint Com-
mittee. 

Vol. I, 108-16. 
Motion to consider as reported by 

Joint Committee. 
Vol. IX, 319, 37~76. 

Untouchability (Offences) Bill: 
Motion to consider as reported by 

the Joint Committee. 
Vol. IV, 6555-83. 

SHARMA, SHRI R. C : 
Motion re Report of States Reorga-

nisation Commission. 
Vol. X, 4453-56. 

SHASTRI, SHRI ALGU RAI: 
Appropriation (No.3) Bill: 

Consideration of clauses. 
Vol. VIII, 1548 •. 

Companies Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. VI, 10222. 

Constitution (Eighth Amendment) 
Bill: 
Motion for leave to introduce. 

Vol. lX, 1757-58. 
Demands for Grants, 1955-56: 

Defence Services, Effective-
Army. 

Vol. II, 3487-90. 
Ministry of Defence. 

Vol. II, 3488-112. 
Motion to reduce the Demand: 

Desirability of enlargin, edu-
cational and training esta-
blishments under MinUtry 
of Defence. 

Vol. n, 3480-11. 
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SHASTRI, SHRI ALGU RAI: contd. 
Demands for Grants, 1955-56: contd. 

Ministry of Defence: contd. 
Motion to reduce the De-

mand: contd. 
Failure to provide for proper 

preservation and utilisation 
of valuable stores in ord-
nance and engineering de-
pots. 

Vol. II, 3486-87 
Working conditions of Defence 

employees. 
Vol. II, 3487, 3491-92. 

Dt~mands for Supplementary Grants, 
1954-55: 
Cabinet: 
Motion to reduce the Demand: 

Appointment of 1 cabinet 
Minister and 5 Ministers of 
State: 

Vol. I, 784. 
Demands for Supplementary Grants, 

1955-56 pertaining to Ministry of 
Home Mairs and motions to 
reduce the Demands. 

Vol. VIII, 15463, 15468. 
General discussion of the G~neral 

Budget, 1955-56. 
Vol. II, 2235, 2237, 2240, 2244. 

General discussion of the Railway 
Budget, 1955-56. 

Vol. I, 914, 1096. 
Hindu Marriage Bill (as passed by 

Rajya Sabha): 
Motion to consider. 

Vol. IV, 6874, 6881, 6891, 6892, 
72'18. 

Industrial Disputes (Banking Com-
panies) Decision Bill: 
Motion to consider and amend-

ment to circulate. 
Vol. VIII, 15126. 

Motion on Address by the Presi-
dent. 

Vol. I, 20~16, 263, 331, 334, 335, 
336, 372, 374. 

Motion re flood control projects in 
Second Five Year Plan. 
Vol. VIII, 15564, 15598, 15610, 

15715. 
Motion re international situatiOll. 

Vol. VII, 14261, 14273, 14278, 
14288-97. 

SHASTRI, SHRI ALGU RAI: contd. 
Motions re Reports of Commission-

er for Scheduled Castes and 
Scheduled Tribes for 1953 and 
1954. 

Vol. VII, 13888. 
Motion re Report of States Reorla-

nisation Commission. 
Vol. X, 2594, 2598, 4408-12. 

Negotiable Instruments (Amend-
ment) Bill (as passed by Rajya 
Sabha) : 
Motion to consider. 

Vol. VIII, 15500--04. 
Press and Registration of Books 

(Amendment) Bill: 

Motion to consider. 
Vol. IX, eo 

Prevention of Juvenile Vagrancy 
and Begging Bill (by Shri M. L. 
Dwivedi) : 
Motion to consider. 

Vol. VI, 12002, 120M, 12007, 
12008, 12011. 

Resolution re appointment of Com-
mission for development of India. 
shipping. 

Vol. VIII, 15038. 
Resolution re corporation for 

broadcasting. 
Vol. I, 484, 485, 48 •. 

ResoLution re political pensions. 
Vol. III, 4775, 4778-79, 4782-85. 

Sea Customs (A,mendment) BID: 
Consideration of 'clauses. 

Vol. III, 4755-51. 

State Bank of India Bill: 
Motion to consider. 

Vol. IV, 6129, e354. 

University Grants Commission 
Bill: 
Motion to refer to Joint Com-

mittee. 
Vol. I, 130, 595, 598. 

WorkJng Journalists (Condition. 
of Service) and Miscellaneous 
Provisions Bill (as passed by 
Rajya Sabba): 
Motion to consider. 

Vol. X, 2520, 2525, 2541. 
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SHASTRI, SHRI B. D.: 

Demands for Grants, 1955-56: 
Broadcasting. 

Vol. III, 4059-63. 

Capital Outlay on Broadcasting. 
Vol. III, 4061-62, 4068, 4200. 

Ministry of Information and Broad-
casting. 

Vol. III, 4056-63, 4200. 

Miscellaneous Departments and 
Expenditure under the J.Uniltry 
of Information and Broadcast-
ing. 

Vol. nI, 405~9. 
Demand for Supplementary Grant, 

1955-56 pertaining to Ministry 
of Home Affairs and motions to 
reduce the Demand. 

Vol. VIII, 15388. 

Finance Bill. 1955: 
Motion to conaider. 

Vol. III, 5802, 5823. 

Hindu Marriage Bill (as passed by 
Rajya Sabha): 
Motion to consider. 

Vol. IV, 7355, '7410-18. 

Motion re economic policy. 
Vol. VIII, 1620~7. 

Motion re Report of States Reorga-
nisation Commission. 

Vol. X, 3184-94. 

Representation of the People 
(Amendment) Bill: 

Motion to refer to Select Oom-
mittee. 

Vol. VII, 14707-18. 
Vol. VIII, 14937. 

Representation of the' People 
(Second Amendment) Bill: 

Motion to refer to Select Com-
mittee. 

Vol. VII, 14707-18. 
Vol. VIII, 14937. 

Resolution re regroupina of Rail-
ways. 

VoL IX, 816-18. 

SHASTRI, SHRI L. B.: 

Appropriation (Railways) Bill: 
Motion for leave to introduce. 

Vol. I, 1603-Of. 
Motion to consider. 

Motion to pass. 

(Passed) . 

Vol. I, 1604. 

Vol. I, 1604. 

Vol. I, 1604. 
CaUing Attention to Matters of 

Urgent Public Importance: 
Go-slow movement of stevedores 

in Calcutta Port. 
Vol. V, 9798-99. 

Strike in Calcutta Port. 
Vol. II, 2559-60. 

Demands for Grants, 1955-56-
Railways. 

Vol. I, 1459, 1460, 1462. 

Ordinary Working Expenses-
Administration. 

Vol. I, 1496, 1516-17. 

Railway Board: 
Vol. I, 1349, 

1390, 1392, 
1350, 1352, 1389, 
1403, 1404, 1410, 
1417. 1482, 1433. 

Motion to reduce the Demand: 
Failure of Railway Security 

Organisation and prevail-
ing discontent of Watch 
and Ward staff on account 
of placing over their head 
officers from Government 
Police and Intelligence De-
partments. 

Vol. I, 1392. 

Discussion re Railway transport 
situation. 

Vol. VIII. 15662-72. 

General discussion of the Railway 
Budget. 1955-56. 

Vol. 1, 830. 832, 878, 886, 900, 
907, 1037. 1059, 1090-1108. 

Half-an-bour discussion re "'_ 
grouping of Railwan. 

Vol. VI. 11'753-60. 
Motor vehicles (Amendment) sm: 

Introduced. 
Vol. IV, 1 •. 
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(WASTRI,. SHRI L. B.: contd. 
Presentation of Railway Budget, 

19p5-S6. 
Vol. I, 33-65. 

Resolution Te regrouping of Rail-
way\;. 

Vol. IX, 614, 639-50. 

Statement showing supplementary 
Demands for Grants, 1954-55-
Railways. 

Vol. I, 1322. 

SHASTRI, SHRI R. R.: 
Demands for Grants, 1955-56: 

Ministry of Defence. 
Vol. II, 357~3. 

Motion to reduce the Demand: 
Care and preservation of 

stores in ordnance Depot. 
Vol. II, 3450. 

Categorisation of ordnance 
officers (civilian) in Anny 
ordnance Corps. 

Vol. II, 3451. 
Confirmation of Ordnance 

Officers (civilian) in Army 
Ordnance Corps. 

Vol. II, 3451, 3576. 

Desirability of creating a 
Land Army out of present 
forces and ex-service men. 

Vol. II, 3452. 

Need of reorganising ord-
nance depots. 

Vol. II, 3450. 

Working conditions of De-
fence employees. 

Vol. II, 3451, 3575-SO, 
3582-83. 

Ministry of Labour: 
Motion to reduce the Demand: 

Labour policy of Government. 
Vol. II, 2967, 2993-3001. 

Indian Trade Unions (Amendment) 
Bill [Insertion of new Beetlo" 

15A: by Shri Bambiarl 

Motion to consider. 
Vol. II, 2521-29. 

SHASTRI R. R.: contd. 

Industrial Disputes (AppeUate Tri-
bWlal) Amendment Bill: 
Motion to consider. 

Vol. V, 9770-75. 
Motion Te Report of States Reorga-

nisation Commission. 
Vol. X, 4052-53. 

Resolution re political pensions. 
Vol. m 4789-IIS, 4821. 

Resolution re regrouping of Rail-
ways. 

Vol. VIII, 15039-43. 
Vol. IX, 590-99, 650-51. 

Salaries and Allowances of Mem-
bers of Parliament (Amendment) 
Bill: 

Consideration of clauses. 
Vol. tI, 3376-77. 

Workmen's Compensation (Amend-
ment) Bill [lnBertion of new Sec-
tion SA btl Shrim4ti Renu Chak-
Tavartttl] : 
Motion to consider. 

Vol. IX, 1138-":·U. 

SHEAKHALA: 

Demands for Grants, 11155-56, Rail-
ways: 

Railway Board: 
Motion to reduce the Demand: 

Desirability of taking over of 
Martin Light Railway sys-
tems of 240 miles viz., 
Howrah-Amta Railway, 
Howrah-Sheakhala Rail-
way, Arrah-5aaaram Rail-
way. Futwah-Islampur 
Railway and Shahadra-
Saharanpur Railway. 

Vol. I. 18!8, 14M. 

SHELLAC: 

See "Lac and Shellac". 
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SHIP BUILDING: 

Statement re delay in delivery of 
Ships by Hindustan Shipyard 
Ltd.-Laid on the Table. 

Vol. VIII, 14921. 

SIDPPING: 

Resolution re appointment of com-
mission for Development of Indian 
shipping. 

Vol. VII, 13058-98. 
Vol. VIII, 14981-15038. 

SHIVANANJAPPA, SHRI: 

Finance Bill: 
Motion to consider: 

Vol. III, 5783--86. 

Motion re Report of States Reorga-
nisation Commission. 

Vol. X, 3491, 3607-13, 3626. 

SHOE-MAKING INDUSTRY: 

Demands for Grants, 1955-56: 

Ministry of Commerce and 
Industry: 

Motion to reduce the Demand: 
Protection to shoe-makers 

belonging to scheduled 
castes against competition 
by large scale shoe-making 
industries. 

Vol. III, 4681, 5266. 

Protection to workers in 
shoe-making, tanning and 
rope-making industries. 

Vol. III, 4681, 5183--86, 
5262-63, 5266. 

SHOLAPUR: 

Demands for Granbr, 1955-56: 
Aviation: 

Motion to reduce the Demand: 
Construction at aerodromes 

at -- and Hubli in Bom-
bay State. 

Vol. II, 3710, 3761. 

._----------_. __ ... _--
SHORANUR: 

Demands for Grants, 1955-56-Rail-
ways: 
Ordinary Working Expensea-

Administra tion: 
Motion to reduce the Demand: 

Collapse of a railway auxili-
ary water tank at Shoranur, 
Southern Railway on the 
19th February, 1955 killin. 
a boy and InJuring five 
other children in the rail-
way colony. 

Vol. I, 1468, 1599. 

SHRIMALI, DR. K. L.: 

Half-an-hour discussion re AIl 
India Council of Sports. 

Vol. VIII, 15526-30. 
University Grants Commission Bill: 

Motion to consider as reported by 
Joint Committee. 

Vol. IX, 254, 280, 397, 400. 

Consideration of clauses. 
Vol. IX, 552-53, 571-74. 6C2, 

683, 684. 

SHUKLA, PANDIT B.: 

Motion re Report ot States Re. 
organisation Commission. 

Vol. X, 4460-62. 

SIDDANANJAPPA, SHRI: 

Motion re Report of States Reorga-
nisation Commission. 

Vol. X, 4204-07. 

SILAI PROJECT: 

Demands for Grants, 1955-56: 
Irrigation (Including Working 

Expenses), Navigation Embank-
ment and Drainage Works 
(Met from Revenue): 

Motion to reduce the Demand: 
Necessity of taking up Silai 
and cossaye projects simul-
taneously in West Bengal. 

Vol. III, 4360,4443. 
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SILK, ARTIFICIAL: 

Demands for Grants, 1955-b6: 
Ministry of Commerce and Indus-

try: 
Motion to reduce the Demand: 

Fall in exports of many com-
modities including shellac, 
pepper, cashewnuts and 

Vol. III 4680, 5266. 

SILK BOARD, CENTRAL: 

Central Silk Board Rules-Laid on 
the Table. 

Vol. V, 8285. 

Election of Pandit Lingaraj Mina, 
Shri Dodda Thimmaiah, Shri 
Bimalaprosad Chaliha and Shri 
Y. Gadilingana Gowd. 

Vol. III, 4828. 
Motion Te election to. 

Vol. III, 4417-19. 
Report on the work of the 

Laid on the Table. 
Vol. VI, 11472-73. 

SILK INDUSTRY: 
Bulletin Te -- in Japan: 

-Laid on the Table. 
Vol. II, 2200. 

SINDRI FERTILIZERS AND CHEMI-
CALLS LTD: 
President's Address: 

Production of fertilizers at 
Sindri. 

Vol. I, 6, 13. 
Third Annual Report of the--

for 1954-55-Laid on the Table. 
Vol. IX, 905-06. 

SINGARENI COLLIERIES: 

Demands for Grants, 1955-56: 
Loans and Advances by the Cen-

tral Government: 
Motion to reduce the Demand: 

Delay in grant of loan assis-
tance to -- for develop-
ment. 

Vol. III, 5293, 5488 . 

SINGH, SHRI D. N.: 

Demands for Grants, 1955-56: 
External Affairs. 

Vol. II, 3981--8&.. 
Motion to reduce the Demand: 

Adoption of Panch ShiZa as-
an international instru-

ment for adhesion and ra-
tification by States. 

Vol. II, 3568. 
SINGH, SHRI G. S.: 

Demands for Grants, 1955-56: 
Defence Capital Outlay. 

Vol. II, 358'-
Defence Services, Effective-Air 

Force. 
Vol. II, 3568-8t .. 

Ministry of Defence. 
Vol. II, 3563--6t. 

Motion to reduce the Demand: 
Failure to recruit enougb: 

personnel belonging t& 
scheduled castes in Defence 
Services. 

Vol. II, 3567. 
Modernisation of Defenee· 
Forces. 

Vol. n, 3564--85. 
Representation of scheduled 

castes in Army, Navy and 
Air Force 

Vol. II, 3561. 
Working conditioll of Defence' 

employees. 
Vol. II, 3565-68 .. 

SINGH, SHRI H. P.: 
Demands for Grants, 1955-56: 

Loans and Advances by the Cen-
tral Government: 
Motion to reduce the Demand: 

Loans to cultivators. 
Vol. III, 5320-21, 5388-8% .. 

Opium. 
Vol. III, 5390-91. 

SINGH, SHRI L. JOGESWAR: 
Demands for Grants, 1955-56: 

Agriculture: 
Motion to reduce the Demand: 

Need of Co-operative Supply 
Board in every group of" 
villages for credit facilities 
to cultivators. 

Vol. II, 3281. 
... _ ..... __ .......... _-_ .. _ ...... _-- ._--_ .. _-_ .. - ----....... --
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SINGH, SHRI L. JOGESWAR: ccmtd. 

Demands for Grants, 11155-56.: ~ontd. 
Ministry of Food and Agriculture. 

Vol. II, 3279-82. 

Motion to reduce the Demand: 

Inadequate measures to check 
the fall of agricultural 
prices. 

Vol. II, 3286. 
Problem of airicultural pric-

es vis-a-vis prices of indus-
trial goods. 

Vol. II, 3280. 
Demands for Supplementary Grants, 

1955-56 pertaining to the Minis-
try of Irrigation and Power and 
motions to reduce the Demands. 

Vol. X, 2289. 
General discussion of the General) 

Budget, 1955-56. 
Vol. II, 2613-18. 

Manipur (Courts) Bill: 
Motion to consider. 

Vol. IX, 896-900, 912-14. 

Motion re Report of States Reorga-
nisation Commission. 

Vol. X, 3530-37. 

Prevention of Disqualification 
(Parliament and Part C States 
Legislatures) Amendment Bill: 
Motion to consider. 

Vol. IX, 2006--{)8. 
Untouchability (Offences) Bill: 

Consideration of clauses. 
Vol. IV, 6643. 

SINGH, SHRI R. N.: 

Demands for Grants, 1955-58: 
Opium. 

Vol. III, 5467-68. 

Union Excise Duties: 
Motion to reduce the Demand: 

Policy re excise duties. 
Vol. III, 5483-67. 

Demam~s for Grants, 1955-56-
Railways. 

Vol. I, 1512. 
Ordinary Working Expenses--

Administration. 
Vol. I, 1587-90. 

SINGH, SHRI R. N.: contd. 

Motion re fiood control projects in 
Second Five Year Plan. 
Vol. VIII, 15702, 15703, 1573G-34, 

15744. 
Motion re Report of States 

Reorganisation Commission. 
VOl. X, 3401, 4024-29. 

SINGH, SHRI T. N.: 

Business of the House: 
Motion re allocation of time· 

order. 
Vol. I, 281. 

Companies Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. V, 10042, 10043. 

Vol. VI, 10202, 10211, 10215, 
10408--21. 

Consideration of clauses. 
Vol. VI, 11249. 

Demands for Grants, 1955-56: 
Broadcasting. 

Vol. Ill, 4061, 4062. 

Capital OutlaY on Multipurpose 
River Schemes. 

Vol. III, f.&S5. 
Ministry of Information and 

Broadcasting. 
Vol. III, 4061, 4062, 4078. 

Multipurpose River Schemel. 
Vol. III, ",2. 

Demand for Supplementary Gl'1U\t, 
1955-56 pertaining to the Ministry 
of Finance and motions to reduce 
the Demand. 

Vol. VII, 15380. 
Discussion re Railway transport 

situation. 
Vol. VIII, 15623-28, 15831. 

General discussion of the General 
Budget, 1955-5&. 

Vol. II, 2732. 
Industrial and State financial cor-

porations (Amendment) Bill: 
Motion to consider. 
Vol. V, 8637-41, 8852, 8685, 8617. 

8690. 
Insurance (Amendment) Bill: 

Motion to consider. 
Vol. IX, 1563, 1639-40, 1.47. 

---_._--------
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SINGa SHRI T. N.: contd. 

Motion on Address by the Presi-
dent. 

Vol. I, 143-58. 

Kotioll Til Report of Press Cora~ 
8ion. 

Vol. VI, 10677, 10737-54. 

Motion re Report of States 
Reortanisation Commission. 

Vol. X, 3140-41. 

Point re voting on Constitution 
(Seventh Amendment) Bill. 

Vol. IX, 910. 

Press and Registration of Books 
(Amendment) Bill: 

Motion to consider. 
Vol. IX, 23-35. 

Consideration of clauses. 
Vol. IX, 108, 125, 132. 

Prevention of Corruption (Amend-
ment) Bill (Amendments of sec-
tion 5: by Shri U. C. Patnaik): 
Motion to circulate. 

Vol. II, 2539. 

Prize Competitions Bill: 

Motion to consider. 
Vol. VIII, 15265, 15281-83, 15291. 

Amendment to refer to Select 
Committee. 

,Vol. VIII, 15291. 

Consideration of clauses. 
Vol. VIII, 15311, 15314. 

Representation o~ the People 
(Amendment) Bill: 

Motion to refer to Select Com-
mittee. 

Vol. VIlI, 14923 

Representation of the People 
(Second Amendment) Bill: 

Motion "to refer to Select Com-
mittee. 

Vol. VIII, 14929, 

State Bank of lndia Bill: 
Consideration of clauses. 

Vol. IV, 6981-82, 7172. 

105 LSD-30. 

SINGH, SHRI T. N.: contd. 

University Grants Commission Bill: 
Consideration of clauses 
Vol. IX, 535, 568, 569, '576, 577. 

583, 584, 668, 681, 684. 
Motion to pass, as amended. 

Vol. IX, 698-99. 
Working Journalists (Conditions ot 

Service) and Miscellanea," 
Provisions Bill (as passed b7 
Rajya Sabha): 
Motion to consider. 

Vol. X, 2530--34. 

SINGHAL, SHRI S. C.: 

Caste Distinctions Removal Bill 
(By Shri Dabhi): 
Motion to consider and amend-

ments to circulate and to refer 
to Select Committee. 

Vol. !II, 5354-56. 
Companies Bill: 

Motion to consider as reported b7 
Joint COmmittee. 

Vol. VI, 10212-24. 
Demands for Grants, 1955-56: 

lndustries: 
Motion to reduce the Demand: 

Policy relating to develop-
ment of small industries. 

Vol. III, 5199--5202. 
Ministry of Commerce and 

Industry: 
Motion to reduce the Demand: 

Import. export and industrial 
policy. 

Vol. III, 5202-04. 
Ministry of Production. 

Vol. nI, 4298. 
General cUscussion of the General 

Budget, 1955-56: 
Vol. II, 2640-46. 

Motion re Report of State 
Reorganisation Commission. 

Vol, X, 3114. 
State Bank of India Bill: 

Motion to cons ide .. 
Vol. IV, 6148. 

University Grants Commission Bill: 
Motion to con~ider as reported by 

Joint Committee. 
Vol. IX, 299-306. 
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SINHA. DR. S. N.: 
Demands for Grants, 1955-56: 

Defence services, Effective-Army. 
Vol. II, 3338-39. 

External Affairl. 
Vol. II, 3945-112. 

Ministry of Defence. 
Vol. II, 3336-46. 

Motion to reduce the Demand: 
Modernisation of Defence 

Forces. 

Need for 
Vol. II, 3339-43. 

co-ordinating 
Socio-Economic Defence 

Planning. 
Vol. II., 3339. 

General discussion of the General 
Budget, 1955-56. 

Vol. II, 2477-83. 
Half-an-hour discussion re Machine 

Tool Prototype Factory, Ambar-
nath. 
Vol. VII, 147'79-80, 14785, 14786, 

14788. 
Motion re flood control projects in 

Second Five Year Plan. 
Vol. VIII, 15587-92. 

Motion re international situation. 
Vol. VII, 14304-{)9. 

Motion re Report of Press Commis-
sion. 

Vol. VI, 10707-17. 

Motion re Report of States 
Reorganisation Commission. 

Vol. X, 4110-13. 

Personal e"planation by. 
Vol. VII, 13408. 

Resolution re appointment of Com-
mission for development ot 
Indian shipping. 

SINHA, SHru A P.: 

Vol. VII, 13074, 
Vol. VIII, 15008. 

Statement re ftood situation. 
Vol. VI, 10377. 

SINHA, SHRI ANIRUDHA: 

Motion on Address by the Presi-
dent. 

Vol. I, UIS. 

SINHA, SHRI B. P.: 

Constitution (Fourth Amendment) 
Bill: 

Motion to consider as reported by 
Joint Committee. 

Vol. III, 4814-2&. 

General discussion of the General 
Budget, 19115-56. 

VOl. II, 2426-38. 

Hindu Succession Bill: 

Motion to concur in the recom-
mendation of Rajya Sabha to 
join the Joint Committee of the 
Houses. 

Vol. IV, 8357--80. 

Motion re Report of StatN 
Reorganisation Commission. 

Vol. X, 4166-71. 

SINHA, SHRI G. P.: 

Resolution 're cerporation for broad-
casting. 

Vol. I, 494-95. 

SINHA, SIUU JlIULAN: 

Indian cattle Preservation Bill ~,.". 
Seth Govind Das): 

Motion to consider. 
Vol. III, 414f. 

Indian Majority (Amendment) Sill 
[Amendment 01 section 3 by. 
-]: 

Motion to consider. 
Vol. V, "557--61, 95111. 

Motion to leave to withdraw. 
Vol. V. 9568. 

Resolution re collective bargainin.l 
by workers. 

Vol. II, 3391. 

Resolution re river valley schemes. 
Vol. II, 3403-07, 3448. 

SINHA, SHRI It. P.: 

Motion re Report ot State. 
Reorl'anisation Commission. 

Vol. X, 3891--9& 
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SIWHA, SHRI NAGESHWAR 
PRASAD: 
Demands for Grants, 1955-56: 

Ministry of Commerce and InduI-
try. 

Vol. III, 4871-72. 
Miscellaneous Departments and 

Expenditure under the Ministry 
of Commerce and Industry. 
Motion to reduce the Demand: 

Condition of mica industry 
and trade. 

Vol. JIl, 4668-71, 
General discussion of the General 

Budget, 1955-56. 
Vol. II, 230S--Q7 

Indian Penal Code (Amendment) 
Bill r Insertion of new .ectioa 
2g4B: by Shri Nageshwar Prasad 
Sinha]: 
Motion for leave to withdraw. 

Vol. IX, 10P2. 
Prevention of corruption ( Amend-

ment) Bill (Amendment of 
Section 5: by Shri U. C. 
Patnaik) : 
Motion to circulate. 

Vol. III. 4102-05. 
Prize Competitions Bill: 

Motion to consider. 
Vol. VIII, 15246-48, l!l25~5a_ 

Consideration of clauses. 
Vol. VI!I, 15294, 15301, 15302, 

SINHA, SHRI SATYA NARAYAN: 
Abducted Persons (Recovery and 

Reatoration) Continuance Ordin-
ance, 1955-Laid on the Table. 

Vol. V, 8285. 
Business Advisory Committee: 

Motion re Thirteenth Report. 
VOl. IX. 1749. 

Motion re Twenty-second Report. 
Vol. V, 9589. 

Motion re Twenty-third Report. 
VoL VI. 10642-43. 

Motion re Twenty-fourth Report. 
Vol. V~I, 12767, 12770. 

Motion re Twenty-fifth Report. 
Vol. VII, 13638, 13639. 

Motion re Twenty-sixth Report. 
Vol. vm, 1479il. 

Motion re Twenty-seventh Re· 
port. 

Vol. IX 522, 527. 
---. -----

SINHA, SHRI SATYA NARAYAN': 
contd. 
Busineas Advisory Commit-

tee: contd. 
Motion re Twenty-eighth Report. 

Vol. IX. 781. 
Motion re Twenty-ninth Report. 

Vol_ IX, 1182. 
Businee. fJI. ~e Hoaae. 

Vol. I, IH-4OI. 
V.1. II, lII88, list. 

Vol. III, 4158, 4419. 

Vol. IV, 6878, 6679, 6832, 8120-21. 
Vol. V, M24, M27-:z.t. 

Vol. VII, 12937-38, 12939, 13224. 
11225, 14081-6%. 

Vol. IX, 11"10. 
Allocation of time. 

Vol. II, .'. 
Yolo V, 8711-1f. 

Vol. VlIl, 1&610-81, IM82, I18sa. 
Allocation of time for the Consti-

tution (Seventh Amendment> 
Bill. 

Yolo IX, lWIi, Wl, ". 
Motion re allocation of time 

order. 
Vel. I, 279-80, 281, 181. 

Vol. 111, 57IH, i7M. 
Conatitutioll (~th AmendmeDt) 

Bill: 
Motion to refer", I!Ielect Com-

miUee. 
Vol. IX, 791-12, 872. 

ConltitutiOD (.ighth AJneDdJ:Dat) 
Bill: 
Motion to cOlYlid.,.. 

Yolo X, %281. 

Demanda fen- 8upplemenMLr't 
Grants, 19~6-~ pertaining to Uae 
MiniBtry of External Affairs. 

Vol. X, 1102. 
Eesential Commoditi. Ordinance, 

1955 (No. I of 1911)-Laid on the 
Table. 

Voi. I, 21. 

Finance Bill. lOll: 
Consideration of clausell. 

Vol. III, 59«-
General dilcuslion of the General 

Budget, lI1U-D8. 
VoL II, IMI. 



INDEX TO LOX SABHA DEBATES 

SINHA, SHRI SATYA NARAYAN: 
contd. 
General discU5Sion of the Railway 

Budget, 1955-58. 
VOl. I, 1053. 

Indian Cattle Preservation Bill (by 
Seth Govind Das): 
Motion to consider. 

Vol. III, 4147. 
Industrial Disputes (Appellate 

Tribunal) Amendment Ordinance, 
IP5S-Laid on the Table. 

Vol. V, 8285. 
Intimation to Members about 

implementation of assurances. 
. Vol. VIII, 14922. 

Ordinances promulgated by' Presi-
dent after termination of Tenth 
Sesaion-Laid on the Table. 

Vol. IX, S-4.· 
Public Accounts Committee: 

Motion re election to the Com-
mittee. 

Vol. V, 8948-40. 
Report of Commissioner for Sche-

duled Castes and Scheduled 
Tribes-Laid on the Table. 

Vol. IV, 7887. 

Report of Tariff Commission on 
Engineers' Steel File Industry-
Laid on the Table. 

Vol. VI, 10841-42. 
Representation of the People 

(Amendment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. VII, 14747. 

Representation of the People 
<Second Amendment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. VII, 14747. 

Salaries and Allowances of Mem-
bers of Parliament (Amendment) 
Bill: 
Motion fqr leave to introduce. 

Vol. TI, 2987-88. 
Motion to consider. 

Vol. II, 3367. 

Motion to pass. 
Vol. II, 3384, 3385, 3388. 

SINHA, SHRI SATYA NARAyAN: 
contd. 

Sea Customs ,Amendment) Bill: 
Consideration of clauses. 

Vol. II! , 5521, 5523. 

State Bank of India Bill: 
Consideration of clauses. 

Vol. IV, 7168-69, 7131. 

State Bank of India (Amendment) 
Ordinance, 1955-Laid on the 
Table. 

Vol. V, 8285. 

Statement (First) showing action 
taken by Government on various 
assurances etc. given during~he 
Ninth Session, 1955-Laid on the 
Table. 

Vol. II, 3593. 

Statement no. IV showing action 
taken by Government on various 
suggestIons made by Members 
during Fifth Session, 1953-Lald 
on the Table. 

Vol. I, 145-48. 

Supplementary statements nos. I, 
V, XI, XVl, XXI, XXVI, XXV and 
XXVI showing action taken by 
Government on various assur-
ances etc. given during Eighth 
Session, 1954, Seventh Session, 
1954, Sixth Session, 1954, Fifth 
Session, 1953, Fourth Session, 
1953, Third Session, 1953, Second 
Session. 1952 and first Session, 
1952 respectively-Laid on the 
Table. 

Vol. I, 145-46, 

Supplementary statements nos. II, 
VII, XIII, XVIII, XXIII, 
XXVI and XXVII showing action 
taken by Government on various 
as:mrances etc. given during 
Eighth Se,;sion, 1954, Seventh 
Session. 1954, Sixth Ses£ion, 1954, 
tifth St'ssion, 1953, Fourth 
Session, 1953, Third Session. 1953. 
Second Session, 1052 and First 
Session, 1952 respectively-Laid 
on the Table. 

Vol. I, 815-18. 
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S~JiA.., SHRI SATYA NARAYAN: 
contd. 

Supplementary statements nos. III, 
VI, XII, XVII, XXII, XXVII, 
XXVIII, XXVII and XXVIII 
showing action taken by Govern-
ment on various assurances etc., 
given during Eighth Session, 1954, 
Seventh Session, 1954; Sixth 
Session, 1954; Fifth Sersion, 1953; 
Fourth Session, 1953; Third 
Session, 1953 Second Session, 1952 
and First Session, 1952 respec-
tively-Laid on the Table. 

Vol. J, 18'9-20. 

Supplementary statements nos. IV, 
VIII, XIV, XIX, XXIV and XXIX 
showing action taken by Govern-
ment on various assurances ~tc., 

given during Eighth Session, 1954, 
Seventh Session, 1954, Sixth 
Session, 1954, Fifth Session, 1953, 
Fourth Session, 1953 and Third 
Session, 1953 respectively-Laid 
on the Table. 

Vol. n, 3593-94. 
Supplementary statements nos. 

XXIX, XXVIII, XXX, XXV, XX, 
XV, IX V and I showing action 
taken by Government on various 
assurances etc., given during the 
First Session, 1952, Second 
Session, 1952, Third Session, 1953, 
Fourth Session, 1953, Filth 
Session, 1953, Sixth Session, 1954, 
Seventh Session, 1954, Eighth 
Session, 1954: and Ninth Session, 
1955 respectively-Laid on the 
Table. 

Vo1. III, 5789-90. 
Supplementary statements n03. 

XXX, XXIX XXXI, XXVI, XXI, 
XVI, X, VI and II showing actioa 
taken by Government on various 
assurances, etc., given during the 
First Session, 1952, Second 
Session, 1952, Third Session, 1953, 
Fourth Session, 1953, Fifth 
SessIon, 1953, Sixth Session, 1954, 
Seventh Session, 1954, Ei,hth 
Session, 1954 and Ninth Session, 
1&" respectively Qf Lok Sabha-
Laid on \he Tl'ble. 

Vol. IV, 7665-66. 

SINHA, SHRI SATYA NARAYAN: 
contd. 

Supplementary siatementl nOL 
XXXI, XXX, XXXII, XXVII, 
XXII, xvn, XI, VII, and 
III showing action taken by Gov-
ernment on varioUi auurancea 
etc. given durin, the Firs' 
Session, 1952, Second Sessiofl, 
1952, Third Session, 1953, Fourth 
Session, 1953, Fifth Session 1953. 
Sixth Session, 1954, S~venth 
Session, 1954, Eighth Session 1954 
and Ninth Session, 1955 r~spec
tively-Laid on the Table. 

Vol. V, 8288. 
Supplementary statements nos. 

XXXI, XXXII" XXVIII XXIII 
XVIII, XII, VIII and IV showin; 
action taken by Government on 
various assurances etc. given 
during the Second Session 1952 
Third Session, 1953, Fourth 
Session, 1953, Fifth Session 1953 
Sixth Session, 1954, &venth 
Session 1954, Eighth Session 195:1 
and Ninth Session, 1955 r~spec
tively-Laid on the Table. 

Vol. V, 9690-91. 
Supplementary statements nos. 

XXXII, XXXIV, XX X, XXIV, 
XIX, XIII, IX and V showin, 
action taken by Government 0'1 
val'itus assurances etc. given 
during the Second Session, 1952, 
Third Session, 1953, Fourth 
Session, 1!)53, Fifth Session, 1953, 
Sixth Sesl'ion, 1954, Seventh 
Session 1954, Eiyhth Session, 1954 
and Ninth Session, 1955 respec-
tively-Laid on the Table. 

'iTol. VI, 11327-28. 

Supplementary statement no. II 
showing aci,10ft takf'o by Govern-
ment on suggestions made durin, 
the Fourth Session, 1053-Lald 011 
the Table. 

Vol. VII, 13263-64. 

Supplementary statemrmts nOL 
XXXIII, XXXV, XXX, XXV, Xx. 
XIV, X, Vl and I Ibo.ing actina 
taken by Government on vario.u 
assurances etc. given durina the 
Sec~ leaion, 1812, Thint 
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SINHA, SHRI SATYA NARAYAN: 
eontd. 

Sesaion, 11)31, Fourth Sea.ion, 
1953, fifth Session, 1953, Sixth 
Session, 1954 Seventh Session, 
1954, Eighth Session, 19M, Ninth 
Session, 1955 and Tenth Session, 
1955 respectively-Laid on the 
Table. 

Vol. YD, 13283-84. 

Supplementary statement. nos. 
XXXII, XXXIV, XXXVI, XXXI, 
XXVI, XXI, XV, XI, VII and I 
showing action taken by Govern-
ment on 't'moul aSlUl'ances etc. 
~ven durin, the First Session, 
11)52, Second Session, 11)52, Third 
Se.sion, 11)53, I'ourth Session, 
11)53, Fifth Session, 11)53, Sixth 
Session, 11)54, Seventh Session, 
1954, Eighth Session, 
111M. Ninth Seaion 11)55 and 
Tenth Sesaion, 1951 rNpectively--
Laid on the Table. 

Vol. VllI, 15846-47. 

8upplementary atatementa n08. 
XXXIII, XXXV, XXXVII, 
XXXII, XXVII, XXU, XVI, XII, 
VIII and II mowing action taken 
by Government on varioUi U8Ut'-
ances etc. given during the First 
Session, 1952, Second Seslion, 
1952, Third Session, 1953, Fourlh 
Sesaion, 18Sa, Fifth Seaion 18SS, 
Sixth Session, 1954, Seventh 
Session, 15154, Eighth Seslion, 
11)54, Ninth Session, 11)55 and 
Tenth Session, 1955 of Lok Sabha 
reapectively-Laid on the Table. 

Vol. IX, 521-22. 

Supplementary statementa nos. 
XXXIV, XXXVI, XXXVIII, 
XXVIII, XXIII, XIII, IX and 
III showing action taken by Gov-
ernment on varioUs assurances 
etc. Given during the J'int 
Session, 1852, Second Seuion, 
1951., Third Session, 1851, Fifth 
Seaaion, 18., Sixth Session, liM, 
• "nth S..u;l)n, 1954, Ninth 
~ssion, 1955 and Tenth Session. 
l":1~ of Lok Slirbe relpectively-
Laid on the TaDle. 

Vl)l X, 2253-54. 

SINHA, SHRI SATYA NARAYAN: 
eonta. 

Supplementary statements 1l,08. 

XXXV. XXXVII, XXXIX, 
xxxm, XXIX, XXIV, XVII, 
XIV, X, IV and First statement 
showing action taken by Govern-
ment on various aSSU1'8nces etc. 
given during the First Session, 
1952, Second Session, 1952, Third 
Sessiun, 1953, Fourth Session, 
1953, Fifth Session. 1953, Sixth 
Session, 19M. Seventh Session, 
1954, Eig)lth Session, 1954, Ninth 
Session, 1955, Tenth Session, 1955 
and Eleventh Session, 1951S 
respectively-Laid on the Table. 

Vol. X, 3672-73. 

SINHA, SHRI SATYENDRA 
NARAYAN: 

General discussion of tbe General 
Budget, 1955-56. 

Vol. H, 2372-79. 

Hindu Marriege Bill ( .. passed by 
Rajya Sabha): 

Consideration of clauses. 
Vol. IV, 7845_ 

Motion to pass. 
Vol. IV. 7986-88. 

State Bank of India Bill: 

Consideration of clauses. 
Vol. IV, 7053, 7054. 

SINHA, SHRIMATI TARKESH-
WARI: 

Demands for Grants, 1955-56: 
Ministry ot Food and Agricul-

ture. 
Vol. II, 43206-15. 

Motion to reduce the Demand: 

Inadequate measures to check 
the fall of agricultural price. 

Vol. II, 3208-07 . 

POlicy to help agriculturilts by 
way of raising price levels of 
tood-grains. 

Vol. n, 3208--011. 
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aINHA, SHRIMATI TARKESHW ARI: 
eontd. 
Demands for Grants, 1955-56-

Railways: 
Railway Board. 

VoL I, 1407-12. 
Motion to reduce the Demand: 

Inadequate medical assiJtance to 
stat!. 

Vol. I, 1410. 
General discussion of the Railway 

Bud,et, 1955-56. 
VoL I, 878-85. 

Motion on Address by the Presi-
dent 

Vol. I, 116-22. 
SINHA, THAKUR JUGAL 

KISHORE: 
Motion on Address by the Presi-

dent. 
Vol. I, 169. 

Motion re economic policy. 
Vol. VIll, 15903-04, 15914-15, 

16161-46. 
Representation of the People 

(Amendment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. vm. 14877-81 

Representation ot the People 
(Second Amendment) Bill: 
Motion to refer to Select Com-
mittee. 

Vol. VIII, 14877-81-
Resolution re corporation tor 

broadcasting. 
Vol. I. 468-78, 495, 1759-80, 

1782-68. 

SlNHASAN SINGH, SHRI: 
Advanced Ale Marriaee Restraint 

Bill (by 8hri D. C. Sharma): 
Motion to consider. 
Tol. VI, 12027, 12028, 12029. 

12015. 
Citizenship Bill: 

Motion to consider as reported 
by Joint Committee. 

Vol. IX, 1179, 1266-72. 
Consideration of clauses. 

VoL IX. 1364-86, me. 

SINHASAN SINGH. SHRI: contd. 

Companies Bill: 
Consideration of clauses. 
Vol. VI. 11630, 11654, 11682-88, 

11688, 11702. 
Motion to pass, 88 amended. 

VoL vn, 18274-
Constitution (Fourth Amendment) 
, Bill: 

Consideration ot clauses. 
Vol. nI, 5022, 5031, 5032, 503'1-

42. 

Demands for Grants, 1955-56: 
Ministry of Home Mairs. 

Vol. In, 4528--37, 4592. 
Demands for Grants, 1955-56-

Railways: 
Railway Board. 

Vol. I, 1426-24, 1425, 1448. 

Motion to reduce the Demand: 
Reduction of pay scale of 

higher posts in Railways. 
VoL I, 420-21. 

General discussion of the General 
Budget, 1955-56. 

VoL II, 2254--M, 2284. 

Hindu Marriale Bill (as passed by 
Rajya Sabha): 
Consideration of clauses. 

VoL IV, 7655, 7766-72, '18511, 
7860, 7875, 7931-82. 

Hindu Succession Bill: 
Motion to concur in the recom-

mendation of Rajya Sabha to 
join the Joint Committee of 
the Houses. 

Vol. IV, S145-S6. 
Indian Coin.,e (Amendment) Bill: 

Motion to consider and amend-
ment to circulate. 

Vol. V, 8818. 
Indian Registration (Amendment) 

Bill [Am.endment of ,eetioft 2 
etc.: bv Shri S. C. Samanta]: 
Motion to consider. 

Vol. X, 2983. 
Consideration of clauses. 

Vol. X. 29'70, »'71. 
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SINHASAN SINGH, SHRI: contd. 
Insurance (Amendment) Bill: 

Motion to consider. 
Vol. IX, 1641. 

Medicinal and Toilet Preparations 
(Excise Duties) Bill: 
Motion to consider and amend-

ment to refer to Select Com-
mittee. 

Vol.· It 1893-97, 1912. 
Motion re economic policy. 

IVaI. VIII, 16086, 16113. 

Motion re Hood contl'ol projects in 
Second Five Year Plan. 

Vol. VIII, 15688, 15715-21. 
.Motor Vehicles (Amendment) Bill 

[Substitution of section 65 etc.: 
by Shri T. B. Vittal Rao]: 
Motion to consider. 

Vol. X, 2978. 

Prevention of Corruption (Amend-
ment) Bill: 

. Motion to consider. 
Vol. IX, 197-207, 216, ~29. 

Railway Stores (Unlawful Posses-
sion) nm (as passed by Rajya 
Sabha) : 
Motion to consider and amend-

ment to refer to Select Com· 
mittee. 
Vol. I, 1837-39, 1845, 1852, 

1854. 
Motion to consider as reported by 

the Select Committee. 
Vol. IX, 997-99, 1000. 

Consideration of clauses. 
Vol. IX, 1013-15, 1016. 

Resolution re appointment of a 
. Pay Commission. .. Vol. V, 8929, 8940. 
Resolution re Central Agricultural 

Fiilance Corporation. 
Vol. V, 8893, 690'7-1., 8928. 

River Boards Bill: 
Motion to concur in the recom-

men.dIJPon of Rajya Sabha to 
join the Joint Committee. 

Vet .. VOl, 15852-57, 15877. 

SlRUGUPPA: 

Demands for Grants, 1955-58-
Railways: 
Construction of NE:w Lines--

Capital and Depreciation 
Reserve Fund: 

Motion to reduce the Demand: 

A new line to link -- in 
Mysore State with Kumool 
in Andhra State via Adoni 
and Yemmiganur by broad 
guage. 
Vol. I, 1473, 1582-.83, 1599_ 

SIVA, DR. GANGADHARA: 

Finance Bill, 1955: 
Motion to consider. 

Vol. III, 5584. 

Motion re economic policy. 
Vol. VIII, 16174-77. 

Motions re Reports of Commis-
sioner for Scheduled Castes and 
Scheduled Tribes for 1953 and 
1954. 

Vol. VII, 14000-03. 

Motion re Report of States 
Reorganisation Commi~sion. 

Vol. X, 3491, 3629, 422~2. 

Point re voting on Constitution 
(Seventh Amendment) Bill. 

Vol. IX, 912. 

Resolution re river valley schemes. 
Vol. II, 3428-29. 

SKY-MASTER (S) : 

See "Aircraft". 

SMALL SAVINGS SCHEME: 

Presentation of the General 
Budget, 1955-56: 
National Plan Loan & --, etc. 

"'01. 1, 66&-'10. 

SMALL SCALE INDU~TRY (IES) : 

. See "IndustJ'y(ies), Small Se.l .... 
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SNATAK, SHRI: 

Demands for Grants, 1955-56: 
Aviation. 

Vol. n, 3657-58. 
Indian Posts and Telegraphs De-

partment (Including Working 
Expenses). 

Vol. n, 3655-59. 
Motion to reduce the Demand: 

Lack of quarters for employees. 
Vol. II, 3658. 

Ministry of Communications. 
Vol. II, 3655-59. 

Motion to reduce the Demand: 
Introduction of Money Order 

and other forms in Hindi. 
Vol. Ii, 3655-56, 3657. 

SODA ASH: 

Report!. of Tariff Commission on 
treatment of colliery block for 
determining the retention 
prices of steel and on continuance 
of protection to calcium chloride, 
-titanium dioxide and hydroquin-
one industries-Laid on the 
Table. 

Vol. V, 8420-21. 

SODEPORE GLASS WORKS: 

Ministry of Finance Resolution on 
recommendations of Enquiry 
Committee on-Laid on the Table. 

Vol. V, 8287. 

SODHIA, SHRI K. C.: 

Companies Bill: 
Consideration of clauses. 
Vol. V.I, 12811,- 12842-45, 12860, 

12861, 12924. 
Constitution (Fourtb Amendment) 

Bill: 
Consideration of clauses. 

Vol. III, 5017 
Constitution (Ei,hth Amendment) 

~ Bill: 
Motion for leave to introduce. 

Vol. lX, 1811. 

, 
.--------.~-.--~ .--.~-~-- .. -

SODHIA, SHRI K. C.: contd. 
Essential Commodities Bill: 

Motion to consider and amend-
ment to refer to select Com-
mittee. 

Vol. I, 1288. 
Finance Bill, 1955: 

Consideration of clauses. 
Vol. Ill, 5828, 5859, 5922, 5933-34. 

5953, 5968-69. 
Indian Coinage (Amendment) Bill: 

Motion to consider. 
Vol. V, 8781, 8782, 8789-90, 8791. 

8792, 8796-98, 88~2. 
Amendments to circulate. 

Vol. V. 8792" 8796-98, 8842. 
Motion re white paper on GATT. 

Vol. VII, 14553-55. 
Resolution re weights and measures. 

VOl. IV, 6064--67. 
Sea Customs (Amendment) Bill; 

Motion to consider. 
Vol. 'II, 4700-02. 

Consideration of clauses. 
Vol. III, 4724-

State Bank of India Bill: 
Motion to consider. 

Vol. IV, 6258-58, 621;7. 
University Grants Commission Bill; 

Motion to consider as reported by 
Joint Committee. 

Vol. IX, 306-11. 
Consideration of clauses. 

Vol. IX, 493, 547, 555, 570. 
Untouchability (Offences) Bill: 

Consideration of clauses. 
Vol. IV, 6643, 6681, 6705-06, 6790. 

Working Journalists (Conditions I"l 
Service) and Miscellaneoul 
Provildons Bill (as passed b:r 
Rajya Sabha): 
Motiol'l to consider. 

Vol. X, 2514, 2521 
SOMANA, SHRI N.: 

Caste Distinctions Removal BflJ 
(by Shri Dabhi): 
Motion to consider and amend-

ments to circulate and to refer 
to Select Committee. 

Vol. III, 5371·71. 
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.80MANA, SHRI N.: contd. 

Demands for Grant., 11100-110: 
Civil Veterinary Services. 

Vol. II, 1240-41. 

Forests. 
Vol. II, 3241-42. 

Motion to reduce the Demand: 

Inability to prevent violation of 
forest laws by private forest 
owners. 

Vol. II, 3241-42. 

Irrigation (Including Workinl 
Expenses), Navigation, Em-
bankment and Drainage Works 
(met from Revenue): 

Motion to reduce the Demand: 

Small irrigation schemes. 
Vol. III, 5386-67. 

Working of C.B.l Be P. espe-
cially its failure to introduce 
better irrigation method. 

Ministry of Food and Agriculture. 
Vol. II, 3237-42. 

Motion to reduce the Demand: 

Inadequate measures to check 
the fan at Agricultural 
prices. 

Vol. II, 3238. 
Ministry of Irrigation and Power. 

Vol. III, 4J6~71. 
Multipurpose River Schemes. 

Vol. III, 4367-71. 

. General discussion of the Railway 
Budget, 1955-56. 

Vol. I, 916-21. 

Leave of absence to. 
Vol. VIII, 1M'7"-71, 

Vol. X, 3117. 

. SOMANI, SHRI G. D.: 

Bus1.neu of the Hou.e. 
Vol. VII, 11223. 

,-Companies Bill: 
Motion to consider as reported by 

loint Committee. 
Vol VI 10172-97, 10221. 

SOMANI, SHRI G. D.: con-tel. 
Companies Bill: cootd. 

Consideration of clauses. 
Vol VI, 11203, 11205-11, 

11638-47, 11658, 118M. 
11897, 12061-65, 12076. 

Vol. VII, 12271, 12298-12313, 
12405-06, 12487-92, 12609, 
12610, 12685-89, 12787, 

12839--41. 

Motion to pass, as amended. 
Vol. VII, 13212-23. 

Motion to consider the amendments 
made by Rajya Sabha 

Vol. IX, 162-64. 
Constitution (Fourth AmenciJnent) 

Bill: 

Motion to consider as reported by 
Joint Committee. 

Vol. III, 493~7. 

Demands for Grants, 1955-56: 
Industries : 

Motion to reduce the Demand: 
Policy ,regarding rehabi1i\a-

tion and modernisation)f 
various industries. 

Vol. III, 4683, 5168-69. 

Policy relating to develop-
ment of small scale indus-
tries. 

Vol. In, 4683, 5169-71. 

Recommendations of Kanungo 
Committee. 

Vol. Ill, 5167-88 . 

Ministry of Commerce and Indus-
try. 

Vol. III, 5171-'12. 

Motion to reduce the Demand: 

lJld\l.ltrial Policy . 
Vol. III, 5164-67. 

Policy govemmg working of 
X.tiona! Industrial Den-
lopmen& Cozoporation. 

'Yol. m, MI2. 

IIiDiftry of PJuDee. 
Vol. III, 52H-8'l. 
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:SOMANI, SHRI G. D.: contc:l 
Demands for Grants, 1955-58: contd. 

llinistry of Works, Houaina aDd 
Supply. 

Vol. II, 2870-75. 
Motion to reduce the Demand: 

Failure to encourage private 
housing schemes. 

Vol. II, 2871-73. 
Inadequate measures for in-

dtatrial housing. 
Vol. II, 2870-71. 

!'axes on Income including Cor-
poration Tax and Estate Duty. 

Vol III, 5294-95. 
Union Excise Duties: 

Motion to reduce the Demmd: 
Policy re exciae duties. 

Vol. III, 5297-99. 
Finance Bill, 11155: 

Motion to consider. 
Vol. III. 5640-46. 

«General discussion at the General 
Budget, 1&55-56. 

Vol. II, 2393-2400. 
General discussion of the Railway 

Budget, 1955-58. 
Vol. I, 945-51. 

.Motion re white paper on GA'IT. 
Vol. III, 14464-70. 

:Resolution re appointment of com-
mission for development of 
Indian Shipping. 

Vol. VIII, 14994-98. 
Resolution re state monopoly of 

foreign trade. 
Vol. VI, 11423-28. 

SOMASILA PROJECT: 
Demands for Grants, 1955-56: 

Multipurpose River Schemes: 
Motion to reduce the Demand: 

Andhra, -- in. 
Vol. III, 4361, 43118, 4441. 

:SOUTH CHINA SEA: 
,Calling Attention to Matter of 

Urgent Public Importance: 
Crash of Indian Airlines Constel-

lation In. 
Vol. III, 5132-35. 

Statement re crash of Air India 
Intentational ConltellatiOll in. 

Vol. 9035-88. 

SOUTH-EAST ASIA: 

See "Asia, South-East". 

SOUTH EAST ASIAN TREATY 
ORGANISATION: 
SEATO plans and their impact OIl 

freedom and peace in Asia. 
Vol. II, 3892, 3915, 3987-88, SIN, 

4020. 

SOUTHERN RAILWAY: 

See "Railway, Southera". 

SPAIN: 

Demands for Supplementary Grot. 
1954-55: 

External Mairs: 
Motion to reduce the Demand: 

Policy behind decision to OpeD 
new missions in Indo-China, 
Sudan aDd --, 

Vol. I, 763, 763-65. 766-
67. 773-76. 

SPEAKER, MR. (SHRI G. V. 
MA V ALANKAR): 

Observation by: 

No written speech should be read 
out in the House; the member 
may, however consult the notes. 

Vol. III, 4027, 4028-30. 

Whenever there is occasion fOl' 
changing a 'voted' item into a 
'charged' one, it is better it the 
Comptroller and Auditor-Gene--
ral and the Public Accountl 
Committee are also consulted 
In the matter. 

Vol. X. 2270. 

Ruling by: 
Consideration of a Bill need aot 

be postponed merely because • 
particular matter relatin, to 
the Bill is sub 'ht.d;ce. It ('sn be 
discussed without making refe-
rence to the facts of the case. 

Vol. V. 15249-54. 
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SPECIAL POLICE I.ESTABLISH-
MENT: 

Demands for Grants, 1955-56: 
Police: 

Motion to reduce the Demand: 
Disapproval of policy rc rec-

ruitment of R.S.O.'s in. 
Vol. III, 4475, 4506-07, 4657. 

SPECIAL REORGANISATION UNIT: 

Demands for Supplementary Grants 
1954-55: 
Ministry of Commerce and Indus-

try: 
Motion to reduce the Demand: 

Failure to effect Savings by 
reorganisation of Foreign 
Trade Control Establish-
ments on recommendations 
of. 

Vol. I, 724-25, 731-32, 733-34, 
735-36, 744-46. 

SPIRITUOUS PREPARATIONS UN-
TER-STATE TRADE AND COM-
MERCE) CONTROL BILL: 
See Under "Bill (5) ". 

SPORTS ALL INDIA COUNCIL OF: 

Half-an-hour diSCUSSIon re.-
Vol. VIII, 15516-30. 

ST. JOHN AMBULANCE ASSOCIA-
TION (INDIA) TRANSFER OF 
FUNDS BILL: 

See under "Bill (s)". 

. STAMPS: 

Demands for Grants, 1955-56: 
Vol. III, 5269, 5273-5321. 5388-

5488, 5489. 
Demands for Grants. on Account. l00r-58: 

Vol. I, 1605, 1610-11. 
Demands for G.rants on Account, 
1955-56-Andh~ 

Vol. 1677, 1687-1733, 1739. 

STANDARD VACUUM OIL COM-
PANY: 

Demands for Grants, 1955-56: 
Ministry of Nat-ural Resources .. 

Scientific Research: 
Motion to reduce the Demand: 

Agreements with --, and 
HOC for oil exploration. 
Vol. II, 3815-16, 3820. 3881, 

3875, 3877-78, 3880. 

STARCH INDUSTRY: 

Tariff Commission Reporta . ". 
starch and glucose industries and 
Government resolution thereon-
Laid on the Table. 

Vol. IX. 385-88. 

STATE BANK OF INDIA (AMEND-
MENT) BILL, 1955: 

See under "Bill (»)". 

STATE BANK OF INDIA (AMEND-
MENT) ORDINANCE, 1955: 
Laid on the Table. 

Vol. V, 8281. 
STATE LEGISLATURE: 

Demands for Grants on Accoun~ 
1955-56-Andhra. 

Vol. I, 1679, 1687-1733, 1738, 
1740-41. 

STATE LEGISLATURE AND ELJ!C-
TIONS: 
Demands for Supplementary Gran .. 

1954-55--AnCUlra. 
Vol. I, 1672. 1.687--1733, 17M. 

STATES REORGANISATION COM-
MISSION REPORT: 
Ann.ouncement re discussion on 

S. R. C. Report~ 
Vol IX, 1919-25. 

Motion re Report ot States Reorp-
nisation Commission. 
Vol. X. 2555-2692, 269S-2834, 

2838-2922, 2983-3134, 3139-
3308, 3313, 3486, 3490-3668, 
3907-4480. 

Presentation of petitions on Report 
ot State. Reor,anisatioo Com-

. 1IliaIi0ll. 
Vol. X. 21., 1674, 1805. -----_._- .. _-_._------'-_._--_. -
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8TATES, REORGANISATION OF: 

Demands for Grants, 11155-56: 
Miscellaneous Departments and 

Expenditure under the Ministry 
of Home Affairs: 
Motion to reduce the Demand: 

Progress made re revision of 
States on linguistic basis. 
VoL III, 4478, 4619-20, 4637-

38, 4657. 

STATIONERY AND PRINTING: 

Demands for Grants, 1955-56. 
Vol. II, 2856-57, 2858-2912, 2915-

16. 

Demands for Grants on Account, 
1955-56. 

Vol. I, 1605, 162 •. 
Demands for Grants on Account, 

1955-56-AndhTa. 
Vol. I, 1684, 1686-1737, 1733, 

1744. 

STATIONERY ARITCLES: 

Demands for Grants, 1955-56: 
Indian Posts and Telegraphs De-

partment (Including Working 
Expenses) : 
Motion to reduce the Demand: 

Desirability of Purchasing 
file boards, tags and other 
-- locally inside the con-
cerned P. & T. circle. 

Vol. II, 3704, 3761. 

8TEARIC ACID AND OLEIC ACID 
INDUSTRY: 
Tariff Commission's Report on con-

tinuance of Protection to --, 
and Government notification and 
resolution thereon-Laid on the 
Table. 

Vol. I, 18-19. 

;STEEL BALING HOOPS INDUSTRY: 

Report (1955) of the Tari1! Com-
mission on the continuance of 
protection to the --, and Gov-
ernment resolution and not;fica-
tion thereon-Laid on the Table. 

Vol. IX, 904. 

STEEL PLANT(S): 

See "Iron and Steel". 

STERLING PENSION(S): 
Copies of the letters exchangeci 

between Governments of India 
and U. K. on transfer of liabilitT 
in regard to payment of --, Laid 
on the Table. 

Vol. I, 1451. 

STORE(S) : 
Demands for Grants, 1955-511: 

Defence Services, Non-Effective 
Charges: 
Motion to reduce the Demand: 

Purchase of --, in foreign 
countries. 
Vol. II. 3452, 3538, 3550-51, 
3617. 

Ministry of Defence: 
Motion to reduce the Demand: 

Care and preservation of 
--, in Ordnance Depots. 

Vol. II, 3450, 3616-17. 
Failure to provide for proper 

preservation and utilisation 
of valuable --, in ordn-
ance and engineerin& 
depots. 
Vol. II. 3333-35, 3356, 3358, 

3449, 3486-87, 3516, 3531-
32, 3616-17. 

STRIU(8): 
Calling Attention to Matters of 

Urgent Public Importance: 
Strike by Army workshopmen at 

Kirkee. 
Vol. IV, 5980-83. 

Strike in Calcutta Port. 
Vol. II, 2559-60. 

Strike in Pondichcrry. 
Vol. n, 2441-45. 

Demands for Grants, 1955-56-RaU-
ways: 

" Railway Board: 
Motion to reduce the Demand: 

Strike situation in Khargpur 
workshops. 

Vol. I, 1329, 14M. 
Motion for Adjournment: 

Strike in the Travancore Minerals 
concerns, Chavara. 

Vol. V, &619. 
_ .. _--"-_ .... _-_ •.. _----
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SUBORDINATE LEGISLATION, 
COMMI'l'TJ:J: ON: 

See "Committee on Subordinate 
Legislation under 'Committee(s), 
Parliamentary' OJ. 

SUBRAHMANY AM, SHRI T.: 

Finance Bill: 
Motion to consider. 

Vol. lII, 5779-82. 
General discussion ot tile General 

Budget, 1855-56. 
Vol. II, 2462-6~. 

Motion ,.e Report of States Reorga-
nisation Commission. 

Vol. X, 3291, 3409-17. 

SUBRAMANIA CHETTIAR, SHRI: 

Motion ,.e Report of States Reorla-
nisation Commisison. 

Vol. X, 4397-99. 
Swom. 

VoL VII, lS40S. 

SUBROM: 

Demands for Grants, 18i5-5~Rail
ways: 
Railway Board: 

Motion to reduce the Demand: 
Railway line trom Kalkaliihat 

to --, in Tripura. 
Vol. I, 1175, 1381-82, 14M. 

SUDAN: 

Demands for Supplementary Grant.. 
1954-55: 
E~ternal Affairs: 

Motion to reduce the Demand: 
Policy behind decision to 

open new missions in Indo-
China, --, and Spain. 

SUGAR: 

VOl. I, '163, 763-65, 766-67, 
773-76. 

Demands for Grants, 1955-56: 
Ministry of. Food and Agriculture: 

Motion to reduce the Demand: 
Increase in excise duty on. 

Vol. II, 3285, 3321. 

SUGAR: contel 
Demands for Grants, 1955-56: contd. 

Ministry of Food and Agriculture: 
contd. 
Motion to reduce the Demand: 

contd. 
Sucar and Sugar-cane policy .. 

Vol. II, 3198, 3222, 3284,. 
3285, 3294, 3321. 

Suear and sugar-cane prices. 
VoL n, 5321. 

Union Excise Duties: 
Motion to reduce the Demand: 

Exise duty on. 
Vol III,5292, 5488. 

SUGAR FACTORY (lES) : 
Demands for Grants, 1955-56: 

Industries: 
Motion to reduce the Demarut: 

Need for more --. 
Vol III, 4684, 5143, 5156-57. 

5266. 
Motion for Adjournment: 

Taking over of certain. 
Vol. X. 39M. 

SUGAR-CANE: 
Demands for Grants, 1955-511: 

MinistrY of Food and Agriculture: 
Motion to reduce the Demand: 

Corruption in co-operatiye-
societies for lale of --. 

Vol. II, 3286, 3321. 
Failure to ensure minimUDl 

econorruc price of Jute, 
--, other Commercial 
Crops. 

Vol. II, 3184, 3285, 3321. 
Failure to raise minimum 

Price ;of --, payable to 
growers. 

VoL n, 3282, 3321. 
Fall in prodUction of jute anel 

eUlu. 
Vol. II, 3256, 8284, 32M. 
332l. 

Reduction jn -- priceL 
Vol. II, 3285, 3321. 

Refusal to give bonus to --, 
erowen. 

Vol. n. 3286, 3321. 
Sugar and --, policy. 
Vol. II, 3196, 3222, 3285, 32H. 

3321. 
Sugar and --, prics 

Vol. II, 3284, 3321 • 
. --.----~----~.-.------- -------
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IUGGESTIONS MADE BY MEM-
BERS: 

Statement No. IV showin, action 
taken by Government on various 
suggestions made during the Fifth 
Session, 19~Laid on the Table. 

Vol. I, 145-46. 

Supplementary statement No. n 
showing action taken by Govern-
ment on suggestions made dur-
ing the Fourth Session, 1953-
Laid on the Table. 

Vol. VII, 13263-65. 

SUNDARAM, DR. LANKA: 

Appropriation (No.2) Bill: 
Motion to consider. 

Vol. III, 5552-56, 5557, 5558, 
5559. 

Business of the House. 
Vol. II, 2712, 2713. 

Vol. IX, 1601. 
Andhra Budget. 

Vol. I, 1668, 1669, 1670. 
Citizenship Bill: 

Motion to consider as reported by 
Joint Committee. 

Vol. IX, 1168, 1169, 1175. 

Constitution <Fourth Amendment) 
Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol III, 4958. 

Consideration of clauses. 
Vol. III, 4991, 5041. 

Constitution (Seventh Amendment) 
Bill: 
Motion to refer to Select Com-

mittee. 
Vol. IX, 788-89, 790. 

Constitution (Eighth Amendment) 
Bill: 
Motion tor leave to introduce. 

Vol. IX, 1814. 
Motion to consider. 

Vol. X, 2255, 2260, 2262, 2264. 
Consideration of clauses. 

Vol. X, 2426, 2453-56. 

-------_ ... --
SUNDARAM, DR. LANKA: con.td. 

Demands for Grants, 1856-56: 
External Affairs. 

Vol I. 3986---94, 401 •• 
Motion to reduce the Demand: 

Adoption of Panch ShiLa .. 
an international instrument 
for adhesion and raWlcatloo 
by States. 

Vol. II, 3986-87, 398f. 
SEATO plans and their impact 

on freedom and peace J.D 
Asia. 

Vol. II, 3987-81. 
Ministry of Commerce and Indus-

try: 
Motion to reduce the Demand: 

Failure to prevent ezport of 
Rauwolfia Plant to Switzer-
land and Germany. 

Vol III. 4682, 5197-99~ 
Import, export and indUitria1 

policy. 
Vol. III, 5158, 5162, 5164, 5192-

97, 5252, 5256. 
Ministry of Irrigation and Power. 

Vol. III. a •. 
Ministry of Production. 

Vol. III, 4213, 4215. 4225, 4239~ 
421W, 4241, 4244, 424~ 4249~ 
4257, 4259, 4262-71, 4272, 4275. 

4280, 4288, 4302, 4311, 4318. 
Other Organisations under the 

Ministry of Production. 
Vol. III, 4233, 4266-72. 

Motion to reduce the Demand: 
Inefficiency and delay iD 

building new ships in the 
Hindusthan Shipyard Limi-
ted, Visakhapatnam. 

Vol. III, 4266-70. 
Nonfulfilment of construction 

targets in Visakhapatnam 
Shipyard under remodellin, 
plan of the French firm of 
naval exports. 

Vol. III, 4233, 4266---e9. 
Demands for Grants on Account, 

1955-56-Andhra: 
General sales tax and other tax_ 

and duties. 
Vol. I, 1692-94, 1'100. 

'------ --------.. --_ .... -
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SUNDARAM, DR. LANKA: contd. 
Demands for Grants, 19S5-58-Rail-

ways: 
Railway Board. 

Vol. I, 1112. 

Demands for Supplementary Grants, 
1954-55--Andhra: 
Capital outlay on improvements 

to Public Health. 
Vol. I, 1693. 

Di!ltrict Administration and Mis-
cellaneous. 

Vol. I, 1689. 

General Sales Tax and other 
Taxes aDd Duties. 

Vol. I, 1691-94, 1700. 

Irrigation. 
Vol. I, 1689-92. 

Land Revenue. 
Vol. I, 1709, 1710. 

Public Health. 
VoL I, 1693, 1701. 

State Legislature and Elections. 
Vol. I, 1687-89, 1696-97. 

Finance BilI: 
Motion to consider. 

Vol. III, 5685, 5690, 5692, 5696. 

General discussion of the General 
Budget, 1955-56. 
Vol. II, 2204-07, 2209, 2212, 2591·-

D9. 2736. 2755. 
General discu~sion of the Railway 

Budget, 1955-56. 
Vol. I, 1014. 

Indian Tariff (Amendment) Bill: 
Motion to consider. 

Vol. V, 8463. 
Indian. Tariff (Third Amendment) 

Bill: 
Motion to consider. 

Vol. IX, 2017. 
Motion for Adjournment: 

Deportation of certain Sa.tyagra.his 
by Portuguese authorities. 

Vol. IV, 7660-61. 
Sttuation in Bombay. 

Vol. IX, 263-64. 

SUNDARAM, DR. LANKA: cootd. 
Motion re international situation. 

Vol. VII, 14253, 14271, 14277, 14317. 

Motion re Report of States Reorga-
nisation Commission. 

Vol. X, 2571-72, 2579, 2581, 2582-
83, 2590, 2628-37, 2795, 2796, 
2802, 2803. 

Motion re situation in Goa. 
VoL V, 8487-94. 

Press and Registration of Boob 
(Amendment) Bill: 
Motion to consIder. 

Vol. IX, 18, 19-22, 25, 47, 11-72. 
77, 79, 83. 

Consideration of clauses. 
Vol. IX, 87, 101, 106, 115-16, 

143. 

Resolution re Industrial Service 
Commission. 

Vol. IX, 2050. 

Sea Customs (Amendment) Bill: 

Consideration of clauses. 
Vol. III, 4752-53, 4755, 4760. 

University Grants Commission Bill: 
Motion to refer to Joint Com-

mittee. 
Vo1. I, 571. 

SUPERANNUATION ALLOWANCES 
AND PENSIONS: 

Demands for Grants, 1955-56. 
Vol. III, 5270, 5273-5321, 5388-

5488, 5490. 

Demands for Grants on Account. 
1955-56. 

Vol. I, 1605, 1612. 

Demands for Supplementary Grantll 
1954-55. 

Vol. I, 795, 796. 

SUPPLEMENTARY DENU\ND FOR 
GRANTS, 1954-55. 
See "Demands for Supplementary 

Grants, 1954-55". 
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SUPPLIES: 

Demands for Grants, 1955-56. 
Vol. II, 2856-57, 2858-29]2, 2915-

18. 
Motion to reduce the Demand: 

Establishment of small-scale 
units to provide cheap yarn 
to the handloom. weavers. 

Vol. II, 2914, 2915. 

Failure of the Ministry to 
purchase cloth only from 
khadi and handloom indus-
trial concerns. 

Vol. II, 2914, 2915. 

SUPPLY WING: 

Demands for Grants, 1955-56: 
Ministry of Works, Housing and 

Suppiy: 
Motion to reduce the Demand: 

Failure of Government to con-
duct affairs of --, in a 
business-like manner. 
Vol. II, 2862-63, 2869-70, 

2875-80, 2882-84, 2885--
87, 2896, 2907--10, 2911--
12, 2913, 2915. 

SURESH CHANDRA, DR.: 

Advanced Age Marriage Restraint 
Bill (by Shri D. C. Sharma): 
Motion to consider. 

Vol. VI, 12027, 12036. 
Business of the House: 

Allocation of time for the Working 
Journalists (Industrial Disputes) 
Bill. 

Vol. I, 1304. 
Caste Distinctions Removal Bill 

(by Shri Dabhi): 
Motion to consider and amend-

ments to circulate and to refer 
to Select Committee. 

Vol. III, 5350-52, 5364. 
Chartered Accountants (Amend-

ment) Bill: 
Motion to consider and amend-

ment to refer to Select Com-
mittee. 

Vol. vn, 13301, 13302, 13303, 
13306. -_._ ..... _-_._-------------

105 LSD.-31. 

SURESH CHANDRA, DR.: contd. 
Chartered Accountants (Amend-

ment) Bill (by Shri C. R. 
Narasimhan) : 
Motion to consider. 

Vol. IV, 6928, 6933-35, 6942. 
Amendment to cirClUlate. 

Vol. IV, 6933-35, 6942. 
Con~titution (Eighth Amendment) 

Bill: 
Consideration of clauses. 

Vol. X, 2441, 2456---58. 
Delhi (Control of Building Opera-

tions) Bill: 
Motion to consider. 

Vol. IX, 1730-33. 
Consideration of clauses. 

Vol. IX, 1907-09, 1952, 1962, 
1976, 1984. 

Demands for Grants, 1955-56: 
Aviation. 

Vol. n, 3664. 
Defence Services, Effective-Army. 

Vol. n, 3541--47. 
Ministry of Defence. 

Vol. 1I, 3345-46. 
Ministry of Home Affairs. 

Vol. In, 4551t 
Demands for Grants, 1955-56-RaiI-

ways. 
Vol. I, 1459. 

Demand for Supplementary Grant. 
1954-55 pertaining to the Mln!stry 
of Commerce and Industry, and 
Motions to reduce the Demand. 

Vol. I, 743. 
Demands for Supplementary Grants, 

1955-56 pertaining to the Minis-
try of Externa 1 Mairs. 

Vol X, 2192. 2193, 2194:, 
2199, 2217. 221~20. 

Demand for Supplementary Grant, 
1955-56 pertaining to the Minis-
try of Finance and motions to 
reduce the Demand. 

Vol. X. 238&-87. 
Demands for Supplementary Grants, 

1955-56 pertaining to the Minis-
try of Natural Resources and 
Scientific Research and motions to 

I Tpduce the Demands. 
Vol. X, 2298, 229~2300. 

-.--------... -----.-'~-.-.-- .~- -~.-----
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SURESH CHANDRA, DR.: contci. 
Demands for Supplementary Grants, 

] 955-56 pertaining to the Minis-
try of Production, and motions to 
reduce the Demand:!, 

Vol. X, 2169-71. 

Essential Commodities Bill: 
Motion to consider as reported by 

Select Committee. 
Vol. II, 2772, 2784, 2785, 2806-10. 

Gem'ral discussion of the Rail-
way Budget, 1955-56. 

Vol. I, 1048, ~049, 1084-85. 

Hindu Marriage Bill (as passed by 
Rajya Sabha): 
Consideration of clause!'. 

VoL IV, 7632, 7633. 

Jlindu Succession Bill: 
<Motion to concur in the recom-

mendation of Rajya Sabha to 
join the Joint Committee of the 
Houses. 

Vol. IV, 8026-27, 8046-53, 
8076, 8084. 

flyderabad Export Duties (Valida-
tion) bill: 

Motion to consider. 
Vol. IV, 6827-28. 

Indian Registration (Amendment) 
Bill r A mendment of Section 2 
etc.: by ShTi S. C. Samant41: 
Motion to consider. 

Vol. X. 2947, 2960, 2961---64. 

Consideration of claUSell. 
Vol. X, 2972. 

Indian Trade Unions (AT.1tmc1ment) 
Bill [Insertion of new section 
15 A: by Shri Nambiar]: 
Motion to conSider. 

Vol. I, 1163. 

kldustrial and State Financial Cor-
poration~ (Amendml'nt) Bill: 
Consideration of clallse~. 

Vol. V. 8737. 
Medicinal and Toilet Preparations 

(Excise Duties) Bill: 
Consideration of clauses. 

Vol. I. 1919-20. 

SURESH CHANDRA, DR.: contd. 
Motion re Report of States Reorga-

nisation Commission. 
Vol. X, 3234, 3236, 32311, 

3272, 3273, 3274, 32711, 
3344, 3358. 

Motion re economic policy. 
Vol. VIII, 15956. 

Motion re Report of Press Com-
mission. 

Vol. VI, 10729, 10732-

Negotiable Instruments (AmencJ.. 
ment) Bill (as passed by Raj)'a 
Sabha) : 
Motion to consider. 

Vol. VIn, 15504-011. 

Prevention of Corruption (Amend-
ment) Bill: 

Vol. IX, 195. 

Prevention of Corruption (Amend-
ment) Bill [Amendment of ,n-
non 5 by ShTi U. C. P4tnik]: 
Motion to circulate. 

Vol. II, 2552, 2553, 2554, 2551. 

Pt'evention of Juvenile Vagrancy 
and Begging Bill (by Shri M. L. 
Dwivedi) : 

Motion to consider. 
Vol. VI, 12008. 

ltesolution re appointment of a com-
mittee' to examine Community 
Projects and National Extension 
Service schemes. 

Vol IX, 2063, 2070-75, 
2089, 2091. 

Resolution re Central Agricultural 
FinanCe Corporation. 

Vol. IV, 6096, 6104. 

R",solution re Industrial 
Commission. 

Service 

Vol. IX, 2049. 

Resolutlon re political pen!'ions. 
Vol. In, 4785-87, 4807, 4815. 

Resolution re river valley schemes. 
Vol. II, 3424-28. 

Re~olu.tion re weights and measures. 
Vol. IV, 6070. 

-_---.:_-_ .. ,-_.- _._._---_. 
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SURESH CHANDRA, DR.: co-ntd. 
University Grant!; Commiss~on Bill: 

Motion to refer to Joint Com-
mittlae. 

Vol. I, 598. 

Motion to consider as reported by 
Joint Committee. 

Vol. IX, 317, 318. 360, 
445, 446-47, 460. 

Working Journalists (Conditions of 
Service) and Miscellaneous Pro-
vh:ioD! Bill (as pas~ed by Rajya 
S:.bha) : 

Motion to consic.'er. 
Vol. X, 2539-40. 

Working Journalists (Industrial 
Disputes) Bill (as passed by 
Rajya Sabha): 

Motion ~o consider. 
Vol. I, 1635. 

SURIYA PRASAD, SHRI: 
Motion re Report of States Reorga-

nisation Commission. 
Vol. X, 4462.-65. 

SURVEY OF INDIA: 

Demands for Grants, 1955-56. 
Vol. II, 3811, 3812, 3813-80, 

3881. 

Motion to reduce the Demand: 

Non-recognition of Workers' 
Union, 

Vol. II, 3819, 3832, 3880. 

Demands for Grants on Account, 
1955-56, 

Vol, I, 1605, 1619. 

SUSPENSION OF MEMBER(S): 

Motion re termination of suspension 
of a Member 

Vol. VI, 11466-72, 

Suspension of R member. 
Vol. VI, 11329-35 . 

SWAMI, SHRI SIVAMURTHI: 
Business of the House: 

Allocation of time for the Work-
ing Journalists (Industrial Dis-
putes) Bill. 

Vol. I, 1304. 
Companies Bill: 

Consideration of clauses. 
Vol. VII, 12377-73, 12392-93, 

12641. 
Demands for Grants, 1955-56: 

Agriculture: 
Motion to reduce the Demand: 

Need of Co-operative Supply 
Board in every group of 
villages for credit facilities 
to cultivators. 

Vol. II, 3287. 
Aviation: 

Motion to reduce the Demand: 
Construction of aerodromes at 

Sholapur and Hubli in Bom-
bay State. 

Vol. II, 3710. 

Chief Inspector of Mines: 
Motion to reduce the Demand: 

Shelter and water facilities to 
labourers of Hatti Gold 
Mines and Kolar Gold Mines 
in Hyderabad and Mysore 
States respectively. 

Vol. II, 2971. 
Employment Exchanges and Re-

settlement: 
Motion to reduce the Demand: 

Employment I'chemes IUld their 
effective implementation. 

Vol. II, 2971. 

Growing un€.'Jllployment in coun-
tTy and slow and inadequate 
process of registering unem-
ployed persons. 

Vol. II, 2971. 
External Affairs: 

Motion to reduce the Demand: 

Extravagance in our embassies 
abroad and on delegations to 
foreign countrIes. 

Vol. II, 3994. 
. _---------_.- .. _---_._---_._._--



fl.WAMI, SHRI SIVAMURTHI: conta. 
Demands for Grants, 1955-56: conta. 

Ind:an Posts and Telegraphs De-
partment (Including Working 
Expenses) : 
Motion to reduce the Demand: 

Increase of pay scales of Posts 
and Telegraphs workers 
especially village post office 
workers. 

Vol. II, 3702. 
Irrigation (Including Working Ex-

penses), Nlivigation, Embank-
ment and D)""ainage Works (met 
from Revenue): 
Motion to reduce the Demand: 

Small irrigation schemes. 
Vol. III, 4360. 

Medical ServIces: 
Motion to reduce the Demand: 

Medica! services in rural areas. 
Vol. II, 3796. 

Ministry of Defence: 
MotIon to reduce the Demand: 

General irrpgu1 arities in ac-
counts of Defence Depart-
meIll. 

Vol. II. 3450. 
Use of Defence Forces for socio-

eCOlJonuc· reconstruction of 
country 

Vol. II, 3450. 
Ministry of Food and AJtticulture: 

Motion to reduce the Demand: 
Indifferent policy regarding P.tl-
coura~ement to co-operative 
farms and collective farms. 

V 01 II. 3283. 
Need to create an AU India 

Ware-hou!!e Board to help 
cultivators to get better 
prIces. 

Vol. n. 3283. 
Need to ooen more training 

lIr.bools in Andhra State for 
training of villare Level 
Workers. 

Vol. n. 3283. 
Ministry of Health: 

Motion to reduce the Demand: 
Prohibition of birth control 

methods. 
Vol. II. 3794. 

SWAMI, SHRI SIVAMURTHI: contd. 
Demands for Grants, 1955-56: contd. 

Ministry of Irrigation and Power: 
Motion to reduce the Demand: 

Change in plan to raise 5 feet 
high wall in the Tunga-
bhadra Dam and its serious 
effects on the re-built vil-
lages. 

Vol. III, 4359. 

Slow progress of reclamation of 
land in eye-cut areas of Multi-
purpose projects. 

VoL nI, 4359. 

Ministry of Labour: 
Motion to reduce the Demand: 

Employees State Insurance 
policy of Government. 

Vol. II, 2966. 

Policy -of Government towards 
agricultural labourers. 

Vol. II, 2966. 

Unemployment problem amona 
handloom labourers. 

Vol. II, 2966. 
Ministry of Rehabilitation: 

Failure to give full and immediate 
compensation to all d;splaced 
persons as assured before. 

Vol. II, 3116. 

Ministry of Works, Housing and 
Supply: 
Motion to reduce the Demand: 

Failure to encourage private 
housing schemes. 

Vol. II, 2913. 

Need to draw a plan to provide 
houses to Harijans and tribal 
people. 

Vol. II, 2913. 

Multi-purpose River Schemes. 
Vol. III, 4330-

Motion to reduce the Demand: 

Full compensation to affected 
villagers in Tungabhadra 
Dam area if wall of Dam is 
raised to a higher level. 

Vol. III, 4361. 
-------------------------------------------------------------------------
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. SWAMI, SHRI SIVAMURTHI: contd. 
Demands for Grants, 1955-56: contd. 

Other Civil Works: 
Motion to reduce the Demand: 

Defective system of entering 
into contracts resulting in 
heavy losses to Government. 

Vol. II, 2914. 
Supplies: 

Motion to reduce 1he Demand: 
Establishment of small-scale 

units to provide cheap yarn 
to the handloom weavers. 

Vol. II, 2914 . 

. Failure of the Ministry to pur-
chase cloth only from khadi 
and handloom industrial con-
cerns. 

Vol II, 2914. 

Tribal Areas: 
Motion to reduce the Demand: 

Policy towards foreign mis-
sionaries working in Tribal 
Areas. 

Vol. II, 3994. 
Demands for Grants, 1955-5~Rail

ways: 
Railway Board: 

Motion to reduce the Demand: 
Economy in working expenses 

in the Railway Department. 
Vol I, 1173. 

New railway construction 
connecting Hatti Gold Mine 
and Ilkal between Raichur 
and Bangalko( 

Vol. I. 1173. 
Railway surveys and construc-

tions according to economic 
development of areas 

VoL I, 1173. 
Reduction of pay scale of high-

er posts in Railways. 
VoL I, 1173. 

Tungabhadra Project eye-cut 
area in new Railway cons-
truction in Raichur District, 

Vol I. 1173. 
General discussion of the General 

Budget 1955-56. 
Vol. II, 2358-65. 

SWAMI, SHRI SIVAMURTHI: cont4. 

Hindu Marriages Bill (as passed by 
Rajya Sabha): 
Consideration of clauses. 

Vol. IV, 7716, 7717, 7718. 

Motion on Address by the President 
Vol. I, 166-67, 171-72. 

Motion re economic policy. 
Vol. VlII, 15913-14. 

Motion re flood control projects in 
Second Five Year Plan. 

Vol. VIII, 15586. 

Motion re Report of States Reorga-
nisation Commission. 

Vol. X, 2583, 2999, 3299-3308. 

Presentation of petitions on Report 
of States Reorganisation Commis-
sion 

Vol. X, 2983. 

Prevention of Corruption (Amend-
ment) Bill [Amendment of sec-
tion 5: by Shri U. C. Patnaik]: 

Motion to circulate. 
Vol. II. 2551-52, 2553, 2555-56. 

Resolution re appointment ot a Pay 
Commission . 

Vol. V, 8936. 

Resolution re state monopoly of 
foreign trade 

Vol. VI, 11416-17. 
11441-11446. 

River Boards Bill: 
Motion to concur in the recom-

mendation of Rajya Sabba to 
join the Joint Committee, 

Vol. VIII. 15833-37. 

Untouchability (Offences) Bill: 
Consideration of clausell. 

Vol. IV, 6682, 6683-86, 6687. 

SW AMINADHAN, SHRIMATJ 
AMMU' 

Demands for Grants, 1955-56-Rail-
ways: 
Open Line Works-Development 

Fund. 
Vol. I, 1484-.lj'1. 

-----------------------,-------------------
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SWARAN SINGH, SARDAR: 

Abducted Persons (Recovery and 
Restoraton) Continuance Bill: 
Motion for leave to introduce. 

Vol. V, 9914. 
Motion to consider. 

Vol. VI, 10901-02. 10904-21, 
10927, 10928, 10938, 

10953-54, 10955. 10980, 
10992-96. 

Motion to 'Pass, as amended. 
Vol. VI, 10997. 

Delhi (Control of Building Opera-
tions) Regulations-Laid on the 
Tabl~: 

Vol. IX, 1155. 
Demands for Grants, 1955-56: 

Ministry of Works, Housing and 
Supply: 

Vol. II, 2897-2912. 
Motion to reduce the Demand: 

Failure of Government to con-
duct affa:rs of Supply Wing 
In a business like manner. 

Vol. II. 2882, 2885, 2907-10, 
2911-12. 

Failure to encourage private 
hOU);i!1p, schelllB 

Vol. II, 2901·02, 2903-05. 
Inadequate measures for indus-

trial housing. 
Vol. II, 2901-02, 2903-05. 

Need to draw a plan to provide 
nouses to Harijans and tribal 
people. 

Vol. II, 2905-06. 
c)ther Civil Works. 

Vol. II, 2897-2901. 
Motion to reduce the Demand: 

Fallm'e to work out permanent 
posts required for mainten-
ance of permanent work. 

Vol. II, 2900. 
Grant of retirement benefits to 

'works-charged' staff simil81' 
to Central Government em-
ployees. 

Vol. n, 2898. 
Provision of quarters for 

'works-charged' staff accord-
Jng to scales of pay. 

Vol. n, 2900. 

SWARAN SINGH, SARDAR: contd. 

Demands for Supplementary Grants.. 
1955-56 pertaining to Minstry ot 
Works, Housing and Supply and 
motions to reduce the Demands. 

Vol. VIII, 15407, l5408~ 
15411, 15421-30, 15431, 

15438-40. 
Notification under RequiSitioning 

and Acquisition of Immovabl& 
Property Act-Laid on the Table. 

Vol. I, 1051. 
Vol. IV, 6401. 

Notifications under section 22 (3) of 
Requisitioning and Acquisition of' 
Immovable Property Act, 1952-
Laid on the Table. 

Vol. I, 20. 
Statement of cases in which lowest 

tenders were not accepted by 
I. S. D., London, during the halt 
year endep the 31st December, 
1954-Laid on the Table. 

Vol. I, 1819. 
Statement re tenders accepted by 

India Stores Department, London 
-Laid on the Table. 

Vol. X, 3903. 
SWITZERLAND: 

Demands for Grants, 1955-56: 
Ministry of Commerce and Indus-

try: 
Motion to reduce the Demand: 

Failure to prevent export of 
Raowolfia plant to -- and 
Germany. 

Vol. III, 4682, 5197-99. 
5255-56, 5266. 

SYED MAHMUD, DR: 

Demands for Grants, 1955-56: 
External Affairs. 

Vol. n, 3952-68-
Motion to reduce the Demand: 

Adoption of Panch Shila as an. 
international instrument for 
adhesion and ratification by 
states. 

Vol. ll, 3959-61, 3965-68. 
Basic principles of our forelgJ1 

policy. 
Vol. II, 3952-54, 3982.. 
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SYED MAHMUD, DR. contd. 

Demands for Grants, 1955-56: contd. 
External Affairs: contd. 

Motion to reduce the Demand: 
contd. 
Imper:alist machinations in 

Middle East. 
Vol. II, 3954-56, 3958-59, 

396~, 3965. 

T 
TANDON, SHRI: 

Conlltitution (Seventh Amendment) 
Bill: 
Motion to refer to Select Com-

mittee. 
Vol. IX, 885. 

Finance Bill, 1955: 
Motion to consider. 

Vol. III, 5800-07. 
General discussion of the General 

Budget, 1955-56. 
Vol. oII, 2674-86. 

Hindu ~rriage Bill (as passed by 
Rajya Sabha): 
Consideration of clauses. 

Vol. IV, 773a-41, 7756. 
Hindu Succession Bill: 

Motion to concur in the recom-
mendation of Rajya Sabha to 
join the Joint Committee of the 
Houses. 

Vol. IV, 8188-96. 
Indian Converts (Regulation and 

Registration) Bill (by Shri Jetha-
lal Joshi): 
Motion to consider. 

Vol. VIII, 16003-09. 
Motion re. economic policy. 

Vol. VIII, 16185-90. 
Motion reo international situation. 

Vol. VII, 14316-21. 
Motion re. Displaced Persons' Com-

pensation and Rehabilitation 
Rules, 1955. 

Vol. VII, 13566-71. 
Motion reo Report of States Reorga-

nisation Commission. 
Vol. X, 3693-3713. 

Prevention of Juvenile Vagrancy and 
Begging Bill (by Shri M. L. 
Dwi"edi): 
Motion to consider. 

Vol. VI, 1%011. 

TANJORE: 

Demands for Grants, 1955-58-
Railways: 
Open Lines Works-Development 

Fund: 
Motion to reduce the Demand: 

Remodelling of goods-sheds at 
-- and other stations OD 
Southern Railway. 

Vol. I, 1475, 1504, 15911. 
Railway Board: 

Motion to reduce the Demand: 
Need to grant house rent 

allowance to staff in aU 
cities of one lakh population 
such as -- and Tuticorin 
(S. Railway) anci Raipur 
(E. Railway). 

Vol. I, 1328, 1441. 

TANNING INDUSTRY: 

Demands for Grants, 1955-56: 
Ministry of Commerce and Indua-

try: 
Motion to reduce the Demand: 

Protection to workers in shoe-
making, tanning and rope-
making industries. 

Vol. III, 4681, 5183-811, 
5262-63, 5266. 

TARIFFS AND TRADE, GENERAL 
AGREEMENT ON: 

See "General Agreement on Tari1f8 
and Trade". 

TARIFF COMMISSION: 

Report of -- on automobile hand 
tyre inflator industry, and Gov-
ernment resolution and notifica-
tion thereon-Laid on the Table. 

Vol. I, 21. 
Reports of -- on cotton textile 

machinery, caustic soda and 
bleaching powder, automobile 
sparking plug, stearic acid and 
oleic acid, oil pressure lamps and 
dyestuff indu.'ltries, and Govern-
ment notifications and resoJutions 
thereon-Laid on the Tabie. 

Vol. J. 11-20. 
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T ARlFF COMMISSION: contd. 
Report (1955) of -- on continuance 

of protection to the alloy tool and 
special steels industry and Gov-
ernment Resolution thereon-
Laid on the Table. 

Vol. IX, 90i. 
Report (1955) of -- on continu-

AYlCe of protection to the allumi-
mum industry and Government 
resolution thereon-Laid on the 
Table. 

Vol. IX, 905. 

Report of -- on continuance of 
protection to the artificial silk and 
cotton and artificial silk mixed 
fabrics industry etc.-Laid on the 
Table. 

Vol. V, 9797. 
Report (1955) of -- on continu-

ance of protection to the auto-
mobile sparking plug indUstry and 
Government resolution and noti-
fication thereon--Laid on the 
Table. 

Vol. I, 904. 
Report (1955) of -- on continuance 

of protection to the coated 
abrasives industry and Govern-
ment resolution thereon-Laid on 
the Table. 

Vol. IX, 905. 
Report of -- on continuance of 

protection to the diesel fuel injec-
tion equipment industry, Imd Gov-
ernment resolution, notification 
and statement thereon-Laid on 
the Ta1:fte. 

Vol. VII, 13403-04. 
Report of -- on continuance of 

protection to the electric motor 
industry, and Government reso-
lution, notification and statement 
thereon-Laid on the Table. 

Vol. VII, 13403-04. 
Report of -- on continuation of 

protection to the grinding wheels 
inrlustly-Laid on the Table. 

Vol. V, 9689-90. 
Report of -- on continuance of 

protection to the machine screw 
industry, etc.-Laid 011 the Table. 

Vol. VI. 11761. 

'f ARIFF COMMISSION: contd. 
Report (1955) of -- on continuance 

of protection to the motor vehicle 
battery industry and Government 
resolution thereon-Laid on the 
Table. 

Vol IX, 904-05. 

Report of -- on cor.tinuance of 
protection to the sodium thiosul-
phate, sodium sulphate and sodium 
bisulphite industries, and Govern-
ment resolution thereon-Laid on 
the Table. 

Vol. VIII, .15845-46. 

Report (1955) of -- on continuance 
of protection to the steel baling 
hoop!! industry, and Government 
resolution and notification thereon 
-Laid on the Table. 

Vol. IX, 904. 
Report of -- on engineers' steel file 

industry-Laid on the Table. 
Vol. VI, 10641-42. 

Report of the -- on fair prices of 
rubber tYTes an'"d tubes, and Gov-
ernment resolution and statement 
thereon-Laid on the Table. 

Vol. IX, 2. 
Report (1955) of the -- on piston 

assembly (pistons, piston rings and 
gudgeon pins) industry, and Gov-
ernment resolution, notification 
and statement thereon-Laid on 
the Table. 

Vol. IX, 903-04. 
Report of -- on starch and glucose 

industries, and Government reso-
lution thereon-Laid on the Table. 

Vol. IX, 385-86. 
Reports of -- or. treatment of 

colliery block for determining the 
ftli.ention prices of steel and on 
continuance of protection to 
calcium chloride, soda ash, tita-
nium dioxide and hydroquinone 
industries-Laid on the Table. 

Vol. V, 8420-21. 

TARIFF COMMISSION ACT: 
Noti1l.cation etc., under --.--,Laid 

on the Table. 
Vol. III, 42--88. ,---'---------_._ ... - .. _-_ .... _-
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'TARIFF CONCESSIONS: 

Analysis of --.-Laid on the Table. 
Vol. V, 8693. 

'TAXES ON INCOME INCLUDING 
CORPORATION TAX AND ESTATE 
DUTY: 

Demands for Grants, 1955-56. 
Vol. III, 5268-69, 5273-5321, 

5388--5488, 5489. 
Motion to reduce the Demand: 

Collection of Income-tax and 
Estate DuO'. 
Vol. III, 5278-83, 5293, 5307-

08, 5451-54, 5468-70, 
5484-85, 5488. 

Demands for Grants on Account, 
1955-56. 

Vol. I, 1605, 1610. 

'TAXATION: 
• 

Presentation of the General Budget, 
1955-56: 
Budget propoI.la. 

Vol. I, 674-85. 
Sce also "Voluntary Surrender of 

Salaries (Exemption from Taxa-
tion) Amendment Bill" under 
"Bill(s)". 

TEA: 

Demands for Grants, 1955-56: 
Ministry of Commerce and Indus-

try: 
Motion to reduce the Demand: 

Failure to control manage-
ment of -- estates in 
public interest. 
Vol. III, 4663, 4680, 5229-31, 

5266. 
Union Excise Duties: 

Motion to reduce the Demand: 
Heavy excise and. export 

duties on -- which are' 
likely to bring down sale of 
the Indian -- in foreign 
markets. 

Vol. III, 5292, 5488. 
Resolution reo enhancement of 

export duty on --. 
Vol. I, 639-42 . 

. -- .......... --..... - .. --... _--------

TEA (AMENDMENT) BILL: 

See under "Bill(s)". 

TEA (SECOND AMENDMENT) BILL: 

See under "Bill(s)". 

TEA RULES, 1954: 
Amendment to --.-Laid on the 

T:1ble. 
Vol. IV, 5078. 

TECHNICAL TRAINING: 

See "Training". 

TEK CHAND, SHRI: 

Code of Criminal Procedure 
(Amendment) Bill: 
Motion to consider the amend-

ments made by Rajya Sabha. 
Vol. V, 8441-42. 

Code of Criminal Procedure 
(Amendment) Bill [Amendment 
of section 435: btl Shri Ra.ghunath 
Singh] : 
Motion to consider. 

Vol. IV, 6955-60. 
Companies Bill: 

Motion to consider as reported by 
Joint Committee. 

Vol. V, 10107-17. 
Constitution (Fourth Amendment) 

Bill: 
Consideration of clauses. 

Vol. III, 4994, 4995-98, 5017, 
5024, 5025, 5035, 504~. 

Constitution (Eighth Amendment) 
Bill: 
Consideration of clauses. 

Vol. X, .2461-62. 
Demands for Grants, 1955-56: 

Ministry of Home Affairs. 
Vol. III, 4589-95. 

Ministry of Works, Housing and 
Supply. 

Vol. II, 2894-97. 
Motion to reduce the Demand: 

Failure of Government to 
('on duct affairs at Supply 
Wing in • business-Hke 
manner. 

Vol. II, 28t6. 
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TEK CHAND, SHRI: COfttd. 

Hindu Marriage Bill (as passed by 
Rajya Sabha): 
Consideration of clauses. 

Vol. IV, 7785, 7792-95, 7809, 
7810, 7846-47, 7852, 7858, 

'1859. 

Hindu Succession Bill: 
Motion to concur in the recom-

mendation of Rajya Sabha to 
join the Joint Committee of the 
Houses. 
Vol. IV, 8026-27, 8067-73, 8186, 

8188-96. 
Indian Converts (Regulation and 

Registration) Bill (by Shri Jetha-
lal Joshi): 
Motion to consider. 

Vol. VIII, 16010. 
Industrial and State Financial Cor-

porations (Amendment) Bill: 
Consideration of clauses. 

Vol. V, 8726-29, 8730. 
Land Customs (Amendment) Bill: 

Motion to consider. 
Vol. V, 8882-84, 8885, 8886. 

Motion on Address by the President. 
Vol. I, 292-97, 305, 306, 369. 

Motion re. Report of Press Com-
mission. 

Vol. VI, 10765-69. 
Motion re. Report of States Reorga-

nisation Commission. 
Vol. X, 2824-34, 3606, 3767. 

Presentation of petition reo Finanee 
Bill: 

Vol. VII, 4958. 
Prevention of Corruptior.'. (Amend-

ment) Bill: 
Motion to consider. 

Vol. IX, 207-10. 
Representation of 

(Amendment) Bill: 
Motion to refer to 
mit~. 

the People 

Select Com-

Vol. VIII, 14895-98. 
Representation of the People (Second 

Amendment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. VIII, 14895-98. 

TEK CHAND, SHRI: eontd. 

River Boards Bill: 
Motion to concur in the recom-

mendation of Rajya Sabha .. 
join the Joint Committee. 

Vol. VIII, 15825-21. 

Sea Customs (Amendment) Bill: 
Motion to consider. 

Vol. III, 4708-11, 4715, 4718. 
Consideration of clauses. 

Vol. III, 4747, 4749-50. 
State Bank of India Bill: 

Consideration of clauses. 
Vol. IV, 7053-54-

Titles and Gifts from Foreign State. 
(Penalty for Acceptance) Bill <bv 
Shri C. R. Narasimhan): 

Motion to consider. 
Vol. VI, 10607-11. 

University Grants Commission Bill: 
Motion to consider as rported by 

Joint Committee. 
VoL IX, 350-68. 

TELEGRAPH MESSAGE FORMS: 

Demands for Grants, 1955-56: 
Indian Posts and Telegrapha 

Department (including Workin, 
Expenses): 
Motion to reduce the Demand: 

Desirability of printing M.O. 
Forms, P.O. Savings Bank 
Pass Books and -- ill 
regional languaces. 

Vol. II, 3681, 36111, 3703, 
3760, 3761. 

TELEGRAPH OFFICES: 

See "Posts and Telegraphs". 

TELEPHONE CABLE FACTORY: 

President's Address: 
Telephone Cable Factory, B.11Jt' 

narainpur. 
Vol. I, I, It. 

--_ .. _- --- ---------~-- ------ ._---_ .. _--
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"I'ELEPHONE DIRECTORIES: 

Demands for Grants, 1955-56: 

Indian Posts and Telegraphs 
Department (Including Working 
Expenses): 

Motion to reduce the Demand: 

Desirability of printing--
and Trunk Call Rate Books 
in local presses in prefer-
ence to presses, outside the 
circle. 

Vol. II, 3703, 3761. 

'l'ELEPHONE EXCHANGES: 

Demands for Grants, 1955-56: 
Indian Posts and Telegraphs 

Department (Including Working 
Expenses): 
Motion to reduce the Demand: 

Transfer of all Telegraph 
Offices, lines and wires and 
carrier and -- at Jharsu-
guda, which are within the 
pOlitical boundaries of 
Orissa, to Orissa P. & T. 
circle. 

Vol. II, 3705, 3761. 

TELKIKAR, SHRI: 

Demands for Grants, 1955-56: 
Ministry of Home Affairs. 

Vol. III, 4449---52. 

Funeral Reforms Bill (by Shri 
Tetkikar) : 
Motion to circulate. 

Vol. VI, 12042-47. 
Vol. VIII, 15957-61, 15968-69, 

15972, 15973-74. 
Hindu Succession Bill: 

Motion to concur in the recom-
mendation of Rajya Sabha to 
join the Joint Committee of the 
Houses on the Bill. 

Vol. V, 8353-55. 
Motion reo Report of States Reorga-

nisation Commission. 
Vol. X. 4076-82. 

TERRITORIAL AND POLITICAL. 
PENSIONS: 

Demands for Grants, 1955-56. 
Vol. III, 5270, 5273-5321" 

5388-5488, 5490. 
Demands for Grants on Account, , 

1955-56. 
Vol. I, 1605, 1611. 

TEWARI, SARDAR R. B. S.: 

Motion reo Report of States Reor,a-, 
nisation Commission. 

Vol. X, 3210-13. 

TEXTILES, COTTON: 

See "Cloth". 

TEXTILE MlLL(S): 

Statement reo -- in Pondicherry. 
Vol. IV, 8113-15-

THIMMAIAH, SHRI: 

Business of the House. 
Vol. VI, 10381. 

Demands for Grants, 1955-56: 
Chief Inspector of Mines. 

Vol. 11, 2926-28. 
Employment Exchanges and" 

Resettlement. 
Vol. II, 2929-30. 

Ministry of Home Affairs. 
Motion to reduce the Demand: 

Failure to fill in posts in Gov-
ernment offices reserved for 
schedules castes. 

Vol. III, 4326-28. 
Failure to safeguard interest. 

of scheduled castes. 
Vol. III, 452.3-28. 

Reservation for scheduled 
castes and scheduled tribes 
of posts which are filled in ' 
by promotion. 

Vol. III, 4527. 
Ministry of Labour. 

Vol. 0,2926-30. 
Motion to reduce the DeulImd: 

Policy of Government towareS. ' 
a,ncultural labourers. 

Vol. I, 2928-29.' 
---------
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THlMMAIAH, SHRI: contd. 

Tripura. 
Vol. III, 4564. 

Demands for Grants, 1955-56-
Railways: 
Railway Board. 

Vol. I, 1450. 
Election of -- to Central Silk 

Board. 
Vol. Ill, 4828. 

General discussion of the Railway 
Budget, 1955-56. 

Vol. I, 995-99. 
Motion reo Report of Press Com-

mission. 
Vol. VI, 10538, 10760-64, 10898. 

Motion reo Report of States Reorga-
nisation Commission. 

Vol. X, 2806, 4450-51. 
R~solution re appointment of a Pay 

Commission. 
Vol. V, 8935. 

Resolution re Department of Wel-
fltre for Scheduled Castes and 
Scheduled Tribes. 

Vol. I, 442-45. 

. THOMAS, SHRI A. M.: 

Advanced Age Marriage Restraint 
Bill (by Shri D. C. Sharma): 
Motion to consider. 

Vol. VI, 12838. 
Announcement re discussion on 

S.R.C. Report. 
Vol. IX, 1923. 

Business of the House: 
Vol. IV, 6861. 

Vol. VII, 13223, 13225. 
Chartered Accountants (Amend-

ment) Bill: 
Motion to consider and amend-

ment to refer to Select Com-
mittee. 

Vol. VII, 13293, 13313-317, 
13320, 13323. 

Citizenship Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. IX, 1243, 1273. 

Consideration ofclauseJ. 
Vol IX, 1332, 1334, 1372. 

THOMAS, SHRI A. M. contd. 

Code of Civil Procedure (Amend-
ment) Bill: 
Motion to refer to Joint Com-

mittee. 
Vol. V, 9134, 9150-58, 5160-

64, 9188, 9194, 9322. 
Committee on Private Members' 

Bills and Resolutions: 
)lotion re Thirty-fifth Report. 

Vol. VI, 11405. 

Companies Bill: 
Motion to consider as reported by 

Joint C<7mmittee. 
Vol. V, 9819, 9837, 9898, 

9935---55, 10096. 
Vol. VI, 10320. 

Consideration of clauses. 
Vol. VI, 11064, 110G9, 11322, 

. 11323, 11919. 
Vol. ViI, 12550, 12652---58, 12672, 

12701, 12704, 12707, 12708, 
12709, 12711, 12872, 12873, 
12875, 12876, 12884, 12930, 

12931, 12948--58. 
Motion to pass, as amended. 

Vol. VII, 13179, 13183, 13189, 
13210, 13241, 13244, 13250. 

Constitution (Fourth Amendment) 
Bill: 

Motion to consider as reported by 
Joint Committee. 

Vol. III, 4939. 

Consideration of claUMS. 
Vol. III, 5061. 

Constitution (Seventh Amendment) 
Bill: 

Motion to refer to Select Com-
mittee. 

Vo1. IX, 850. 

Constitution (Eighth Amendment) 
Bill: 

Motion for leave to introduce. 
Vol. IX, 1811-13. 

Deln4ndl for Grants, 1955-56: 
Aviation. 

Vo1. n, 3630-33. 
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THOMAS, SHRI AM.: contd. 
Demands for Grants, 1955-56: contd. 

Motion to reduce the Demand: 
Appointment of an Expert 

Committee to review pay 
scales and conditions of 
service of Civil Aviation 
Department employees. 

Vol. II, 3630-3l. 
Failure of Government to 

redress grievances of staff 
of Civil Aviation Depart-
ment especially work-
charged staff. 

Vol. II, 3832-33. 
Grant of gazetted holidays to 

operational staff. 
Losses on Airlines Corpora-

tion. 
Vol. II, 3631-32. 

Recognition of Civil Aviation 
Department • Employees' 
Union as a trade union. 

Vo1. II, 3630-31. 
Indian Posts and Telegraphs 

Department (Including Working 
Expenses). 

Vol. II, 3633-37. 
Motion to reduce the Demand: 

Lack of posts and telegraphs 
facilities in rural areas. 

Vol. II, 3634-35. 
Need to open extra posts and 

Telegraphs Offices. 
Vol. II, 3633-35, 3635-36. 

Motion to reduce the Demand: 
Need for restoration of P.T.O. 

concession. 
Vol. II, 3722. 

Industries: 
Motion to reduce the Demand: 

Condition of cottage and small 
scale industries. 

Vol. III, 5Z31-33. 
Mines. 

Vo1. II, 3839. 
Ministry of Commerce and Indus-

try: 
Motion to reduce the Demand: 

Import, Export and Industrial 
Policy. 

Vol. nI, 5231-34. 

THOMAS, SHRI A. M. contd. 
Demands for Grants, 1955-56: comd. 

Ministry of Communications. 
Vol. II, 3630-37. 

Motion to reduce the Demand: 
Disparity between emoluments 

of Departmental and Extra-
Departmental staff in rural 
areas. 

Vol. II, 3635. 
Ministry of Food and Agriculture. 

Vol. II, 3298. 
Ministry of Produtiion. 

Vol. III, 4218, 4263, 4271-78, 
4288. 

Motion to reduce the Demand: 
Failure to produce vital 

authorities other than Revi-
cillian. 

Vol. III, 4276-77. 
Other organisations under the 

Ministry of Production: 
Vol. III, 4271-73. 

Motion to reduce the Demand: 
Inefficiency and delay in 

building new ships in the 
Hindustan Shipyard Limited, 
Visakhapatnam. 

Vo1. III, 4272-73. 
Non-fulfilment of construction 

target in Visakhapatnam 
shipyard under remodelling 
plan of the French firm of 
Naval experts. 

Vol. III, 4272-73. 
Demands for Grants, 1955-56-

Railways: 
Railway Board. 

Vol. I, 1350-57, 1449. 
Demands for Supplementary Grants, 

1955-56 pertaining to the Ministry 
of External Affairs. 

Vol. X, 2192, 2206, 2214. 
Ministry of Finance, and motions 

to reduce the Demands. 
Vol. X, 2375-77, 2378--80, 

2394. 
Demands for Supplementary Grants, 

1955-56 pertain:ng to the Ministry 
of Production. and motions to 
reduce the Demands. 

Vol. X, 2183. 
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'THOMAS, SHRI AM.: contd. 
Demands for Supplementary Grants, 

1955-56 pertaining to the Ministry 
of Worlts, Housing and Supply, 
and motions to reduce the 
Demands. 

Vol. VIII, 15426. 

Discussion re Railway transport 
situation. 

Vol. VIII, 15612, 15635-38. 
Drugs (Amendment) Bill (as passed 

by Rajya Sabha): 
Motion to consider. 

Vol. I, 608. 
Motion to pass as amended. 

Vol. I, 637. 
Finance Bill, 1955: 

Motion to consider. 
Vol. III, 5735. 

Motion to pass as amended. 
Vol. IV, 6024-27. 

Funeral Reforms Bill (btl Shri 
Telkikar) : 
MotioR to cirCUlate. 

Vol. VIII, 15970, 15972. 
General discussion of the Railway 

Budget, 19'5-56. 
Vol. I, 922, 923, 924, 1018, 1021. 

Half-an-hour discussion re regroup-
ing of Railways. 

Vol VI, 11754. 
Hindu Succession Bill: 

Motion to concur in the recom-
mendation of Rajya Sabha to 
join the Joint Committee of the 
Houses. 

Vol. IV, 8101, 8132. 
Motion to consider, (as passed by 

Vol. X, ~415, 2416. 
Rajya Sabha). 

Imports and Exports (Control) 
Amendment Bill (as passed by 
Rajya Sabha): 
Motion to consider. 

Vol. I, 808, 1190, 1200, 1205-10, 
1237, 1250, 1271. 

Indian Central Arecanut Committee: 
Election of -- to the Committee. 

Vol. IV, 7442. 
Indian Coinage (Amendment) Bill: 

Consideration of clauses. 
Vol. V, 8845. 

THOMAS, SHRI A. M.: contd. 

Indian Converts (Regulation and 
Registration) Bill (by Shri Jetoo-
lal Joshi): 
Motion to consider. 

Vol. VIII, 16009-16. 
Vol. IX, 1093-98, 1100, 1113. 

Indian Tariff (Second Amendment) 
Bill: 
Motion to consider. 

Vol. X, 2101--06, 2152. 
Indian Tariff (Third Amendment) 

Bill: 
Motion to consider. 

Vol. X, 2101-06, 2152-
Industrial and State Financial Cor-

porations (Amendment) Bill: 
Motion to consider. 

Vol. V, 8661. 
Motion to pass. 

Vol. V, 8757-62, 8765, 8786. 
Insurance (Amendment) Bill: 

Motion to consider. 
Vol. IX, 1659-61, 1676, 1688. 

Motion for 'Adjournment: 
Situation in Bombay. 

Vol. IX, 26 .. 

Motion on Address by the President. 
Vol. I, 337--44, 43 .. 

Motion re economic policy. 
Vol. VIII, 15917-18, 16196. 

Motion re Report of Press Com-
mission. 

Vol. VI, 10842, 10890. 

Motion re Report of States Reorga-
nisation Commission. 

Vol. X, 2671-87, 2688, 2690, 
3224, 3227, 3234, 3390, 3395, 

3551, 3977, 3980. 

Motion re termination of suspension 
of a Member. 

Vol. VI, 11470. 

Press and Registration of Books 
(Amendment) Bill: 
Motion to consider. 

Vol. IX, 82, 83. 
Consideration of clauses. 

Vol. IX, 96, 101, 107. 
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mOMAS, SHRI A. M.: contd. 
Reserve Bank of India (Amend-

ment) Bill: 
Motion to consider. 

Vol. IV, 6451. 
Consideration of clauses. 

Vol. IV, 6457. 
Resolution re appointment of a Pay 

Commission. 
Vol. V, 10002. 

'Resolution re appointment of com-
mission for development of Indian 
shipping. 

Vol. VII, 13073, 13098. 
Resolution re imbalance in price 

structure. 
Vol. n, 3393-94, 3395. 

'Resolution re state monopoly of 
foreign trade. 

Vol. VI, 11412, 11418, 11428-34, 
11440, 11447, 11453, 11455, 

• 11457. 
Vol. VII, 13043, 13057. 

Resolution re weights and measures. 
Vol. IV, 6054. 

;Sea Customs (Amendment) Bill: 
Consideration of clauses. 

Vol. III, 5510, 5516. 
Motion to pass, as amended. 

Vol. III, 5345. 

:Spirituous Preparations (Inter-
State Trade and Commerce) Con-
trol Bill: 
Motion to consider. 

Vol. V, 8994-
State Bank of India Bill: 

'Consideration of clauses. 
Vol. IV, 6975-77, 6983-84, 7015, 

7016-17, 7021, 7029, 7033, 
7037, 7038, 7~3, 7046, 7065, 
7066, 7077-79, 7090, 7097, 
7105, 7109, 7112, 7136-37, 
7138-42, 7148, 7149, 7154, 

'155, 7176, 7276. 
Motion to consider. 

Vol. IV, 6120, 6170, 6210, 6223, 
6225, 6320-26, 6398. 

Motion to pass, as amended. 
Vol. IV, 7230-31. 

'Suspension of a Member. 
Vol. VI, 11331. 

Titles and Gifts from Foreign States 
(Penalty for Acceptance) Bill (bV 
Shri C. R. Narasimhan): 
Motion to consider. 

Vol. VI, 10594-97. 

THOMAS, SHRI R. V.: 
Death of --. 

Vol. I, 397-98. 
TIBET: 

President's Address: 
India's agreement with China over 

Tibet. 
Vol. I, 2-3, 9-10. 

TITANIUM DIOXIDE: 
Reports of Tariff Commission on 

treatment of colliery block for 
determining the retention prices 
of steel and on continuance of 
protection to calcium chloride, 
soda ash, -- and hydroquinone 
iDdustries.-Laid on the Table. 

Vol. V, 8420-21. 
TITLES AND GIFTS FROM FOREIGN 

STATES (PENALTY FOR ACCEPT-
ANCE) BILL (BY SHRI C. R. 
NARASIMHAN) : 
See under "Bill(s)". 

TIWARI, SHRI R. S.: 
General discussion of the General 

Budget, 1955-56. 
Vol. II, 2578-83. 

Motion re Report of States Reorga-
nisation Commission. 

Vol. X, 4115-20. 
Representation of the People 

(Amendment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. VIII, 14938-42 

Representation of the People 
(Second Amendment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. VIII, 14938-42. 

TIWARY, PANDIT, D. N.: 
Abolition of Whipping Bill (as 

passed by Rajya Sabha): 
Motion to consider. 

Vol. IX, 779, 793-95, 817. 

----- -----------
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TIWARY, PANDIT D. N.: contcL 

Citizenship Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. IX, 1220. 

Consideration of clauses. 
Vol. IX, 1401. 

Companies Bill: 
Consideration of clauses. 

Vol. VI, 12113. 

Constitution (Fourth Amendment) 
Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. III, 4934. 

Demands for Grants, 1955-56: 
Indian Posts and Telegraphs 

Department (Including Working 
Expenses). 

Vol. II, 3649-,.55, 372,0. 
Ministry of Communications. 

Vol. II, 3649-55, 3720. 

Demands for Grants, 1955-56-
Railways. 

Vol. I, 11 OS, 1369. 
Construction of 

Capital and 
Reserve Fund. 

New Lines-
Depreciation 

Vol. I, 151S-19. 

Ordinary Working Expenses-
Administra tion. 

Vol. I, 1311-16, 1517-18. 
Discussion re Railway transport 

situation. 
Vol. VIII, 15656-59, 15663. 

Essential Commodities Bill: 
Motion to consider and amend-

ment to refer to Select Cam-
mittee. 

Vol. I, 1293-99. 
Finance Bill: 

Motion to consider. 
Vol Ill, 5757. 

General discussion of the Railway 
Bu1get, 1955-56: 

Vol. I, 917, 1022-26, 1101, 1102. 
Hindu Marriage Bill (as passed by 

Rajya Sabha): 
Motion to consider. 

Vol. IV, 7326-34. 

TIWARY, PANDIT D. N.: contct. 
Consideration of clauses. 

Vol. IV, 7512-17, 7557, 
7609, 7611, 7613, 
7619-22, 7677, 78S9, 

Hindu Succession Bill: 

7558, 
7614:, 
7890. 

Motion to concur in the recom-
mendation of Rajya Sabha to 
join the Joint Committee of the 
Houses. 

Vol. IV, 8064, 8242. 
Vol. V, 8352-53. 

Motion re economic policy. 
Vol. VIII, 16053-1S9. 

Motion re Report of States Reorga-
nisation Commission. 

Vol. X, 3147, 342li, 3431, 3709, 
3939, 3997, 404S, 4098-

4104. 
Negotiable Instruments (Amend-

ment) Bill (as passed by Rajya 
Sabha):. 
Motion to consider. 

Vol. VIII, 15499-15500, 15510. 
Prevention of Free, Forced or Com-

pulsory Labour Bill (by Shri D. C. 
Sharma):' 
Motion to circulate. 

Vol. I, 1121. 
Prevention of Juvenile Vagrancy 

and Begging Bill (by Shri M. L. 
Dwivedi) : 
Motion to consider. 

Vol. VI, 10635. 
Railway Stores (Unlawful Posses-

sion) Bill (as passed by Rajya 
Sabha): 
Motion to consider as reported by 

Select Committee. 
Vol. IX, 988-92. 

Representation of the People 
(Amendment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. VIII, 14826, 14879. 

14898-903. 
Representation of the People 

(Second Amendment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. VIn, 14826, 14879 ... 

14898-903. 
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TIWARY, PANDIT D. N.: ccmtd. 

Resolution re Central Agricultural 
Finance Corporation. 

Vol. IV, 6099, 6106. 
Vol. V, 889~99. 

Resolution re regrouping of Rail-
way •. 

Vol. IX, 627-33. 
Resolution re separation of Posts 

and Telegraphs finance. 
Vol. I, 1803, 1806. 

Resolution re weights and measures. 
Vol. IV, 6070. 

State Bank of India Bill: 
Motion to consider. 

Vol. IV, 6212, 8213. 
Working Journalists (Industrial 
Dispu~) Bill (as passed by Rajya 
Sabha): 
Motion to consider. 

"'-01. I, 1657. 

TRACTOR ORGANISATION, CE,N-
TRAL: 
Demands for Grants, 1955-56: 

Ministry of Food and Agriculture: 
Motion to reduce the Demand: 

Inadequate supervision of the 
activities of. 

Vol. n, 3200-05, 3283, 
329~96, 3321. 

TRADE, FOREIGN: 
Demands for Supplementary 

Grants, 1954-55: 
Ministry of Commerce and Indus-
• try: 

Motion to reduce the Demand: 
Failure to effect savings by 

reorganisation of foreign 
trade control establishments 
on recommendations of 
Special Reorganisation Unit. 

Vol. I, 724-25, 731-32, 733-
14, 735-36, '144-48. 

Resolution re state monopoly 
tlf --. 

Vol. V, 10025-26. 
Vol. VI, 11406--62. 

Vol. VII, 13035-58. 
Reyiew of General Al1'eement on 

Tarl1!s and Trade-Lait!l on the 
Table. 

Vol. IV, 7885. 

105 LSD.-II. 

TRADE, INTER-STATE: 

Motion tor Adjournment: 
Sales tax on inter-State --. 

Vol. III, 4.557~1. 

TRADE UNION(S): 

Demands for Grants, 1955-56: 
Ministry of Labour: 

Motion to reduce the Demand: 
Adoption of unfair practices 

by Orissa Cement Limited 
to hamper legitimate --
activities in Lanjiberna 
quarry. 

Vol. n, 1953-54, 2964-6&, 
2970, 3039. 

Demands tor Grants, 1955-56-
Railways: 
Railway Board: 

Motion to reduce the Demand: 
Extension of scope of subjects 

referred to the One MaD 
Tribunal by inclusion ot (1) 
re distribution of scales 
according to the nature of 
work; (2) thorough revision 
ot Discipline and Appeal 
Rules; (3) grant of equal 
pay tor equal work; (4) 
grant of full Trade Union 
rights; and (5) re-instata-
ment of all employees 
victimised. since 1949. 

Vol. I, 1111-13, 1326, 1331-
33, 1442-43, 1447, 1454. 

TRADING, STATE: 
Demands for Grants, 1955-56: 

Loans and Advances by the 
Central Government: 
Motion to reduce the Demand: 

Loans granted to small indus-
tries and state trading. 

Vol. III, 5294, 5448, 5488. 

TRAINING: 
Demands for Grants, 1955-56: 

Expenditure on Displaced Per-
sons: 
Motion to reduce the Demand: 

Training for production and 
marketin, of loads produced 
by refugees. 
Vol n, 30M-51, 3120, 31'11. 
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TRAINING: contd. 
Demands for Grants, 1955-56: contd. 

Ministry of Defence: 
Motion to reduce the Demand: 

Co-ordination of three 
Services for -- civilians 
for national service and 

defence. 
Vol. II, 3326-28, 3450, 3617. 

Desirability of enlarging edu-
cational and -- establish-
ments under Ministry of 
Defence. 

Vol. II, 3449, 3490-91, 3495-
98, 3505--07, 3608, 3617. 

Ministry of Food and Agriculture: 
Motion to reduce the Demand: 

Need to open more schools in 
Andhra State for training of 
village level workers. 

Vol. II, 3283, 332l. 
Ministry of Health: 

Motion to reduce the Demand: 
Failure to come to a decision 

about scheme tor -- of 
rural medical auxiliary per-
sonnel. 

Vol. II, 3791-92, 3795, 3806-07, 
3809. 

Ministry of Production: 

Motion to reduce the Demand: 
Lack of arrangements for 

technical -- of adequate 
number of local people for 
Hindustan Steel Ltd., 
Rourkela. 

Vol. III, 4232, 4319. 

TRANSPORT, MINISTRY OF: 

Demands for Grants, 1955-56: 
Vol. m, 5525-26, 5528. 

Demands for Grants on Account, 
1955-56. 

Vol. I, 1605, 1622. 

TRA VANCORE MINERALS CON-
. C,ERNS, CHAVARA: 

Motion for Adjournment: 
Strike in-. 

Vol. V, &\18 • 
. . ' " ~ 

TRIBAL AREAS: 

Demands for Grants, 1955-56. 
Vol. II. 3886-3994, 3996---oi004, 

4005-21. 
Motion to reduce the Demand: 

Insufficient provision for wel-
fare facilities in --. 

Vol. II, 3994, 402 •. 
Policy towards foreign mis-

sionaries working in --. 
Vol. II, 3994, 4009-11,4020. 

Demands for Grants on Account, 
1955-56. 

Vol. I, 1605, 1609. 

TRIBAL PEOPLE: 

See "Scheduled Tribes". 

TRIBHUVAN, KING: 

Death ot--. 
Vol. II, 1941-43. 

TRIPATHI, SHRI K. P.: 

Companies" Bill: 
Motion to consider as reported by 

.Joint Committee. 
Vol. V, 9922-34, 10029. 

Vol. VI, 10156, 10222. 
10506, 10509, 10520, 

10530. 
Consideration of clauses. 

Vol. VI, 11302, 11395, 11510-
14, 11537, 11558-71, 11595-96, 

11904, 12104-05, .12109. 
Vol. VII, 12277, 12305, 12325-
35, 12515-20, 12602-15, 12636-
37, 12637-38, 12821-26, 12874-

81, 13031-34, 13102, 13106, 
13107-13. 

Motion to pass, as amended. 
Vol. VII, 13257-60, 13284. 

Demands for Grants, 1955-56: 
Ministry of Production: 

Motion to reduce the Demand: 
Policy in respect of oil refine-

ries . 
Vol. III, 4259-66. 

Discusswn reRailway transport 
situation. 

Vo1. VUI, 15628-1!. 
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TRlPATln. PANDIT K. P.: contd. 
General discussion of the General 

Budget, 1955-56. 
Vol. II. 2379-86. 

Industrial Disputes (Appellate Tri-
bunal) Amendment Bill: 
Motion to consider. 

Vol. V, 9758-66. 
Leave of absence to --. 

Vol. X, 3137. 
Motion re Displaced Persons' Com-

pensation and Rehabilitation 
Rules. 

Vol. VII, 13674. 
Motion re flood control projects in 

Second Five Year Plan. 
Vol. VIII, 15572--81. 

Motion re Report of Press Commis-
sion. 

Vol. VI, 10540. 
Motion re white paper on ~ATT. 

Vol. VII. 14581. 
Resolution re state monopoly of 

foreign trade. 
Vol. VII, 13039. 

State Bank of India Bill: 
Motion to consider. 

Vol. IV, 6199-6205. 

flUPATHI. SHRI V. D.: 

Motion re Report of Stat(.'5 Re-
sation CommissioD. 

Vol. X, 3182. 

TRIPURA: 
Demands for Grants, 1955-56: 

Multipurpose River Scnemes: 
Motion to reduce the Demand: 

Failure to distribute the 
scheme in different parts of 
the country, ~specially in 
-- and Manipur. 

Vol. III, 4362, 4443. 
Vol. III, 4445, 4448, 4449-71, 
4476--78, 4479--4556, 4552--

4657, 465~. 

Motion to reduce the Demand: 
Aid to primary and SecOD-

dary schools started in bill 
areas of Tripura by public. 

Vol. III, 4478. 4493. 465~. 

TRIPURA: contd. 
Demands for Grants, 1955-56: couti. 

Construction of all-weather 
roads connecting adminia-
trative head-quarters with 
other parts of Tripura. 
Vol. III. 4477, 4490-91, 4657. 

Failure to provide responsible 
Government in Tripura. 

Vol. III, 4478, 4491, 4493, 4563, 
4657. 

Financial help to small canals 
for irrigation in various 
parts of Tripura. 

Vol. III, 4477, 4657. 

Need for associating the 
organisation of Tribal people 
known as Gana Mukti Pari-
shad for jumia rehabilita-
tion work in Tripura. 

Vol. III, 4477, 4657. 

Need for giving aid to villa-
gers who have constructed 
village roads and crea~ 
bunds to resist floods. 

Vol. III, 4477, 4657. 

Need for lifting ban on mike 
propaganda and holding 
mass meetings within the 
Municipality of Agartala. 
Tripura. 

Vol. III, 4478, 4657. 

Need for providin&, loans 
through co-operative socie-
ties for a&,ricultural pro-
ducers of Tripura. 

Vol. III, 4476, 4657. 

Need for starting flood con-
trol activities throughout 
Tripura especially to pro-
tect the capital town, Aagar-
tala. 

Vol. III. 4476, 4657. 
Need to provide cheap credit 

to agricultural producers 
of Tripura. 
Vol. III, 4476, 4493-94, 4657. 

Provision of facilities for 
speedy justice in courts of 
law in Tripura. 

. VoL nI, 4477, 4489-90, 4665. 
W'l. 

-----------------
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. TRJPURA: contd. 
Demands for Grants, 1955-56: COIltd. 

Motion to reduce the demand: 
contd. 
Repression by Armed Police 

in Tripura. 
Vol. III, 4477, 4657. 

Speedy disposal of civil dis-
putes pending in courts of 
Tripura. 

Vol. III, 4477, 4489-90, 4565, 
4657. 

Demands for Grants on Account, 
1955-56. 

Demands for 
.Kailways: 

Vol. I, 1605, 1616. 
Grants, 1955-56-

Railway Board: 
Motion to reduce the Demand: 

Construction at railway linee 
in Tripura. 
Vol. I, 1172, 1380-83, 1454-

Memorandum submitted to 
State Communication Com-
mittee of Tripura. 

Vol. I, 1173, 1454. 
Railway line from Kalkalighat 

to Subrom in Tripura. 
Vol. I, 1175, 1381-82, 1454. 

Survey at new line connecting 
Assam Railway with Tri-
pura. 

Vol. I, 1172, 1382-83, 1454. 
See also "Agartala". 

TRIVEDI, SHRI U. M.: 
Abducted Persons (Recovery and 

Restoration) Continuance Bill: 
Motion to consider. 

Vol. VI, 10909, 10922, 10941-
49, 10950. 

Abolition of Whipping Bill (as 
passed by Rajya Sabha): 
Motion to consider. 

Vol. IX, 814, 817. 
Advanced Age Marriage Restraint 

Bill (by Shri D. C. Shanna): 
Motion to consider. 

VoL VI, 12014, 12017, 1201~ 
22, 12028. 

TRIVEDI, SHRI U. II.: cantel. 

Appropriation (No.3) Bill:. 
Motion to consider. 

Vol. VIn, 15482-83, HI~. 
Consideration at clauses. 

Vol. VIn, 15488-89. 
Business Advisory Committee: 

Motion re Twenty-ninth Report. 
Vol. IX, 1593-94-

Chartered Accountants (Amend-
ment) Bill: 
Motion to consider and amend-

ment to reter to Select Com- . 
mittee. 

Vol. VII, 13296, 13297, 13298, 
13307, 13309, 13313, 13317-20.' 

Citizenship Bill: 
Motion to refer to Joint Com-,. 

mittee and amendment to 
circulate. 

'Vol. V, 9577, 9656, 9678-85. 
9729. 

Motion to consider, as reported bJ 
Joint Committee. 

Vol. IX, 1054. 
Code of Criminal Procedure 

(Amendment) Bill: 
Motion to consider amendments 

made by Rajya Sabha. 
Vol. V, 8411, 8429-3:l. 

Companies Bill: J 
Motion to consider as reported by 

Joint Committee. I 

Vol. V, 9878, 10039-48. 
Consideration ot clauses. 
Vol. VI, 11034-35, 11037-38, 

11044, 11046, 11048, 11055, 
11076-77, 11089, 11098--109, 
11113, 11160-66, 11168, 
11169, 11170-71, 11172. 
11173, 11220, 11222, 11223, 
11227, 11239, 11243-44, 
11245-49 11297, 11298-99, 
11303, 11304, 11306, 11342-· 
50, 11354, 11373, 11397, 
11400, 11795, 11797, 11814, \ 
11826, 11827, 11828, 11850--
56, 11890, 11893, 11939, 
11965-86, 11981, 11984, . 
12382, 12394, 12480, 1252~1 
29, 12689--94, 12711. 12'120. 

12728. 
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_ TRIVEDI, SHRI U.M.: coned. 

.. 

Companies Bill: contd. 
Motion to considler amendmenta 

made by Rajya Sabha. 
Vol. IX, 147-48, 149, 151-52, 

157. 
Constitution (Fourth Amendment) 

Bill: 
Motion to refer to Joint Com-

mittee and amendment to 
circulate. 

Vol. II, 2082, 2095-2102. 
Motion to consider as reported by 

the Joint Committee. 
Vol. III, 4960·61, 4968, 4972, 

4973. 
Corurideration of clauses. 

Vol. III, 5003-06, 5015, 5016, 
5024, 5025, 5026. 

Constitution (Seventh Amendment) 
Bill: • Motion to refer to Sel-ect Com-

mittee. 
Vol. IX, 830, 831, 848-52, 858. 

Constitution (Eighth Amendment) 
Bill: 
Motion tor leave to introduce. 

Vol. IX, 1750, 1752-53, 1770, 
1771, 1781, 1789--92. 

Delhi (Control of Building Opera-
tions) Bill: 
Motion to consider. 

Vol. lX, 1845. 
Demands for Grants, 1955-56: 

-

Expenditure on Displaced Personl1: 
Motion to reduce the Demand: 

Disapproval of policy re 
management of indWltries 
in the hands of Custodian 
of Evacuee Property. 

Vol. II, 3118. 
Indian Posts and Telegraphs 

Department (Including Work· 
ing Expenses). 

Vol. II, 3643-48. 
Motion to reduce the Demand: 

Lack of quarters for em-
ployees. 

Vol. II, 3M7-48 . 
Need tor restoration of P.T.O. 

concession. 
Vol. II, 8&67. 

TRIVEDI, SHRI U. II.: contd. 
Demands for Grants, 1955-56: contcL 

Ministry of Communications. 
Vol II, 3643-48. 

Ministry of Finance. 
Vol III, 5427-28. 

Ministry of Home Mairs. 
Vol. III, 4630. 

Ministry of Production. 
Vol. III, 4243--46. 

Motion to reduce the Demand: 
Entrusting production of refined 

oil entirely to foreign interests. 
Vol. III, 4245-40. 

Ministry ot Rehabilitation. 
Vol. II, 3145-48. 

Aid to industries in refugee town-
ships. 

Allotment ot evacuee houses and 
business premises by Custodian. 

Vol. II, 3147-48. 
Influx ot refugees from East 

Pakistan. 
Vol. II, 3148-47. 

Opium.. 
Vol. III, 5425-27. 

Salt. 
Vol. III, 4248-48. 

Territorial and Political PensioDi. 
Vol. III, 542~O. 

Union Excise Duties: 
Motion to reduce the Demand: 

Policy re excise duties. 
Vol. III, 5431. 

Demands for 
Railways: 

Grants, 1955-56-

Construction of 
Capital and 
Res-erve Fund. 

New Lines--
Depreciatioa 

Vol. 1, 1533-34. 
Miscellaneous Expenditure: 

Motion to reduce the Demand: 
Chitorgarh-Kotah survey. 

Vol. I, 1~33-34, 1556, 1599. 
Open Line Works-Development 

Fund. 
Vol. I, 1534-38. 

Ordinary Workin, Expenses-
Administration. 

Vol. I, 1488. 
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TRIVEDI, SHRI U. M.: ecmtd.. 
Demands for Grants, 1955-56-Rail-

ways: contli. 
Ordinary Working Expenses--

Labour Welfare: 
Motion to reduce the Demand: 

Economy on medical expenses 
in various zones. 

Vol. I, 1556. 
Payments to Worked Lines and 

Others: 
Motion to reduce the Demand: 

Non-purchase of Bhopal State 
Railway. 

Vol. I, 1556. 
Demands for Supplementary Grants, 

Ig55-56 pertaining to the Ministry 
of External Affairs. 

Vol. X, 2203, 2207, 2208, 2209, 
2212, 2221. 

Demands for Supplementary Grants, 
1955-56 pertaining to the Ministry 
of Home Affairs and motions to 
reduce the Demands. 

Vol. VIII, 15447, 15465. 
Discussion re Railway transport 

situation. 
Vol. VIII, 15638--41, 15644. 

Drugs (Amendment) Bill (as passed 
by Rajya Sabha): 

Motion to pass, as amended. 
Vol. I, 636. 

Essential Commodities Bill: 
Motion to consider as reported by 

Select Committee. 
Vol. II, 2768-7G, 2781, 2800, 

Consideration of clauses. 
Vol. II, 2823-24, 2825, 2826, 

2829-30, 2831, 2833. 
Finance Bill, 1955: 
, Motion to consider. 

Vol. III, 5639-40. 
General discussion of the Railway 

Budget, 1955-56. 
Vol. I, 885-90. 

General discussion of the General 
Budget, 1955-56. 

Vol. II, 2721. 
Hindu Marriage Bill (as passed by 

Rajya Sabha): 
Motion tG COllSider. - ... ~~.--.-.------. 

TRIVEDI, SHRI U. M.: CORtd.. 
Vol. 'IV, 6465-66, 6479, 6504, 

6512. 
Hindu Marriage Bill (as passed by 

Rajya Sabha): contd. 
Consideration of clauses. 

Vol. IV, 7448, 7461, 7472-77, 
7488, 7541, 7554-56, 7557, 7592, 
7593, 7608, 7610-11, 7615, 7617, 
7618, 7622-25, 7628, 7716, 7719. 
7723, 7725, 7727, 7810, 7837---

39. 
Hindu Succession Bill: 

Motion to concur in the recom- ~ 
mendation of Rajya Sabha to 
JH' oin the Joint Committee of theJ 
ous~'l 

Vol. IV, 8079-85. 
Vol. V, 8317, 8327. 

Imports and Exports (Control) 
Amendment Bill (as passed by 
Rajya Sabha): .. 
Motion to consider. 

Vol. I, 811, 812-13. 
Indian Coinage (Amendment) Bill: 

Motion to consider and amend-
ments·· to circUlate. 

Vol. V, 8817-20. 
Indian Converts (Regulation and 

Registration) Bill (by Shri Jetha-
Zaz Joshi): 
Motion to consider. 

Vol. VIII, 16013. 
Vol. IX. 1106. 

Indian Railways (Amendment) Bill 
(as passed by Rajya Sabha): 
Consideration of clauses. 

Vol. IV, 6464. 
Industrial and State Financial Cor-

porations (Amendment) Bill: 
Motion to consider. 

Vol. V, 8597. 
Insurance (Amendment) Bill: 

Motion to consider. 
Vol. IX, 1612. 1618, 1625, 1643. _ 
1651, 1661-62, 1677, 1678, 1688, 

1689. 
Consideration of clauses. 

Vol. IX, 1694, 1695, 1697-1701. 
Inter-State Water Disputes Bill: 

Motion to concur in the recom- r 
mendation ot Rajya Sabha to 
join the Joint Committee. 

Vol. VIII, 15759, 15760--62, 
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ftIV&DI, SHRI U. !II.: contd. 

15800, 15803, 15808, 1~809--12. 
Motion on Address by the President. 

Vol. I, 431. 
Motion re Displaced Persons, Com-

pensation and Rehabilitation 
Rules, 1955. 

Vol. VII, 13555, 13575-80, 
13618. 

1\Iotion re economic policy. 
Vol. VIII, 16151, 16152. 

Motion re flood control projects in 
Second Five Year Plan. 

Vol. VIII, 15571-72. 

Motion re Report of States Reorga-
nisation Commission. 

Vol. X, 2646, 2791, 3168, 3H19, 
3222. 

Vol. X, 3339, 3345, 3357-69. 
Motion re situation in Goa. 

Vol .• V. 8545-48. 
Motion re white paper on GATT. 

Vol. VII, 14534, 14535, 14555-
59. 

Press and Registration of Books 
(Amendment) Bill: 
Motion to consider. 

Vol. IX 69, 71-76. 
Prevention of Corruption (Amend-

ment) Bill: 
Motion to consider. 

Vol. IX, 181, 185, 217, 218,223. 
Consideration of clauses. 

Vol. IX, 233, 234-35, 240-42. 
Motion to pass, as amended. 

Vol. IX, 252. 
Prevention of Juvenile Vagrancy and 

Begging Bill (by Shri M. L. 
Dwivedi) : 
Motion to consider. 

Vol. VI, 12004. 
Prize Competitions Bill: 

Motion to consider. 
Vol. VIII, 15248, 15253, 15266. 

Consideration of clauses. 
Vol. VIII, 15310, 15311, 15322, 

15327, 15334-36, 15337-39. 
Railway Stores (Unlawful P08See-

8ion) Bill (as passed by Rajya 
Sabha): 

TRIVEDI, SHRI U. K.: COI&td. 

Motion to constder as reported by 
Select Committee. 

Vol IX, 938, 948, 961-65, 968. 
Representation of the People 

(Amendment) Bill: 

Motion to refer to Select Com-
mittee. 

Vol. VIII, 14927--34, 14937. 
Representatil.lll of the People 

(Second Axnendment) Bill: 
Motion tr. refer to Select Com-

mittee. 
Vol. VIII, 14927--34, 14937. 

Resolution re appointment of com-
mission for development of Indian 
shippini. 

Vol. VIII, 1500l. 
Sea Customs (Amendment) Bill: 

Consideration of clauses. 
Vol. III, 5497, 5498, 5505, 5512, 

5520-21, 5522-23. 

Spirituous preparations (Inter-State 
Trade and Commerce) Control 
Bill: 
Motion to consider the amend-

ments made by Rajya Sabba in 
the Bill. 

Vol. VIII, 15544, 15651. 

!:State Bank of India Bill: 
Motion to consider. 

Vol. IV, 6314, 6328-31. 
Vol. V, 9436, 9443-47, 9449. 

Suspension of a Member. 
Vol. VI, 11331-32, 11333. 

University Grants Commission Bill: 

Motion to consider as reported by 
Joint Committee. 

Vol. IX, 254, 255, 257, 279, 376, 
390, 397, 399. 

TUBERCULOSIS: 
Demands for Grants, 1955-56: 

Ministry of Health: 
Motion to reduce the Demand: 

Inadequate provision for --
patients. 

Vol. II, 3774, 3780-85, 37~ 
89, 3796, 3806-06, 3809, --------_._------- -----------



INDEX TO LQK SABHA DEBATES 

TUBERCULOSIS: contci. 
Demands for Grants, 1955-58-

Railways: 

Railway Board: 
Motion to reduce the Demand: 

Increase of T .B. among Rail-
waymen and inadequate 
provision for treatm~nt .. 

Vol. I, 1328, 1454. 
Increase of T.B. among Rail-

waymen, their treatment 
and grant of pay. 

Vol. I, 1174, 1454. 

Demands for Supplementary Grants, 
1955-56: 
Expenditure on Displaced PersolUl: 

Motion to reduce the Demand: 

Condition of displaced persons 
in camps and expenditure 
on T.B. patients. 

Vol. X, 2344, 2345-73. 

Increased expenditure on T.B. 
patients. 

Vol. X, 2344, 2345-71. 

'l'UBE-WELL(S) : 

Demands for Grants, 191111-118: 
Irrigation (Including Working I!x-

penses) , Navigation, Embank-
ment and Drainage Works (Met 
from Revenu~): 
Motion to reduce the Demand: 

Need of diJging more -- In 
Andh::1l State especially in 
scarcity areas. 

Vol. III, "360, 4443. 

TULSIDAS, SHRI: 
Business of the House. 

Vol. vn, 13223-25. 
Allocation of time for the Consti-

tution (Seventh Amendment) 
Bill. 

Vol. IX, 880, 662. 
Companies Bill: 

Motion to consider as reported by 
Joint Committee. 

Vol. IV, 10324-42. 

TULSIDAS, SHBI: eontd. 
Companies Bill: contd. 

Consideration of clauses. 
Vol. VI, 10999, 11003, 1101"-
36, 11039, 11041, 11043, 11044, 
11046, 11055, 11056, 11059, 

11060, 11062, 11068, 11083. 
11084, 11086, 11148, 11154-60, 

11171, 11172, 11173, 11180, 
11182, 11185, 11217, 11219, 
11236-45, 11249-50, 11251, 
11302, 11304, 11305, 11306. 

11307-17, 11380, 11381, 11382, 
11388, 11396, 11400, 11401, 

11493-97, 11511, 11594, 11595. 
11596, 11598-99, 11652, 11653, 
11669-74, 11707, 11708, 11709, 
11711, 11728--32, 11740, 11743, 
11792-93, 11795, 11830, 118~ 

11865, 11866, 11881~3, 
11886--94, 11900, 11903-0~ 
11911, 11912, 11967, 11968, 
11975, 12097, 12099--12100, 

121!)1, 12103, 12104, 12120-27, 
12139, 12140, 12146, 121112. 

Vol. VII, 12197, 12198, 12200, 
12201, 12202, 12209, 12210, 

12212-13, 12216, 12217, 12218-
19, 12220, 12256, 12371-74, 
12380--89, 12468-72, 12505. 
12555, 12609, 12610, 12625--31, 

12634, 12636, 12641, 12709, 12710, 
12718, 12723, 12773, 12788. 
12841-42, 12879, 12906--21, 

12923, 13129, 13245-50. 
Motion to consider the amend-

ments made by Rajya Sabha. 
Vol. IX, 149-51, 156, 157, 158, 

164-65, 168. 
Constitution (Fourth Amendment) 

Bill: 
Motion to refer to Joint Com-

mittft and amendment to 
circulate. 

Vol. II, 2085-95, 215'1. 
Motion to consider as reported by 

the Joint Committee. 
Vol. III, 4962. 

Consideration of clauses. 
Vol. Ill, 5014, 5016, 5024, 5021, 

15028, 
Demands for Grants, 1955-56: 

Granta-In-aid to States: 
Pollcy re grants to States. 

Vol. III, _1-81. 
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TULSIDAS, SHRI: contd .. 
Demands for Grants, 1955-56: conte!. 

Ministry of Commerce and Indus-
try. 

Vol. m, 5236--39. 

Motion to reduce the Demand: 

Import, export and Industrial 
policy. 

Vol. III, 4682, 5237-39. 
Ministry of Finance. 

Vol. III, 5392-93, 5395-5400, 
54Ol. 

Motion to reduce the Demand: 
Working of Department of 

Insurance. 
Vol. III, 5395-5400, 540l. 

Demands for Supplementary Grants, 
1954-55: ' 

Industries: • 
Motion to reduce the Demand: 

Functions of National Small 
Industries Corporation. 

Vol. I, 747, 749-51, '155. 
National Small Industries 

Corporation 
Vol. 1, '14&-51. 

Ministry of Commerce and Indus-
try: 
Motion to reduce the Demand: 

Creation of new posts for 
National Industrial Develop-
ment Corporation and deve-
lopment of small scale 
industries. 

Vol. I, 725-21). 
Creation of posts of officers in 

connection with National 
Industrial Dev-elopment Cor-
poration. 

Vol. I, '125-26. 
Working of the National 

Industrial Development 
Corporation. 

Vol. I, 725-26, '148. 
Demands for Supplementary Grants, 

It5lJ-56 pertaining to the Ministry 
of Finance and motions to reduce 
tbeDemand. 

Vol. vm, 15357, 1538O--G. 

TULSIDAS, SHRI: contci 
Discussion re Railway transport 

situation. 
Vol. VIII, 15611-23, 15625. 

Finance Bill: 
Motion to consider. 

Vol. ill, 5884-9', 
Consideration of clauRS. 

Vol. III, 5828, 5833, 5833-38. 
5839, 5849, 5851-52, 5859, 5860-
61, 5864, 5865, 5869, 5870, 5871-
72, 5872-74, 5876, 5877, 5878, 
5882, 5883, 5884, 5894, 5895-

97, 5908-09. 

General discussion of the General 
Budget, 1955-56. 

Vol. II, 227S---a8, 

General discussion of the llailwa7 
Budget, 1955-56. 

Vol I, 910-18. 

Imports and Exports (Control) 
Amendment Bill (as passed b,. 
Rajya Sabha): 

Motion to consider. 
Vol. I, 12'().......3f. 

Indian Coinage (Amendment) Bill: 

Motion to consider and amend· 
ments to circulate. 

Vol V, 8804-07. 

Industrial and State Financial Cor-
porations (Amendment) Bill: 
Motion to consider. 

Vol. V, 8661_. 

Consideration of clausea. 
Vol. V. 8'12~. 

Industrial Disputes (Bankinl Com· 
panies) Decision Bill: 

Motion to consider and amend-
ment to circulate. 

Vol. VIII, 15139--0i6, 1518;. 

Insurance (Amendment) Bill: 
Motion to consider. 

Vol. IX, 1608-23, 162., 

Motion reEconomic Pollc7. 
VoL vm. 18155-81. 

Motion re Report of States Re· 
organisation Cammiu1on. 

Vol. X, IS'17--eS. 
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----~.-.-- ---
TULSIDAS. SBRI: contd. 

Resolutions Te export duty on 
1P'0undnuts, groundnut oil cake, 
de-oiled groundnut meal and 
decorticated cotton-seed oil-cake 
etc. 

Vol. I, 706--08. 
Sca Customs (Amendment) Bill: 

Metion to consider. 
Vol. III, 4697-99, 4717, 4718. 

State Bank of India Bill: 
Motion to cOIlSider. 

Vol. IV, 6206-12. 

TUNGABRADRA PROJECT: 
Demands for Gruts, 1955-56: 

Ministry of Irrigation and Power: 
Motion to reduce the Demand: 

Change in plan to raise 5 feet 
high wall in the - and 
its serious effects· on the 
re-built villages. 

Vol. III, 4359. 4443. 
Multipurpose River Schemes: 

Motion to reduce the Demand: 
Full compensation to af!ected 

villages in -- area if wall 
of Dam is raised to a higher 
level. 

Demands for 
Railways: 

Vol. III. 4361, 4443. 
Grants, 1955-56-

Railway Board: 
Motion to reduce the Demand: 
-- eye-cut area in new Rail-

way construction in Raichur 
District. 

Vol. I, 1173, 1454. 

rUTICORIN: 
Demands for Grants, 1955-56-

Railways: 
Railway Board: 

Motion to reduce the Demand: 
~eed to irant house rent 

allowance to sta1! in all 
cities, of one lakh popula-
tion such .as Tanjore and 
-- (S. Railway) and Rai-
pur (E. Railway). 

Vol. I. 1328, 1'14. 

TY AGI, SHRI: 
Abolition of Whipping Bill (as 

passed by Rajya Sabha): 
Motion to consider. 

Vol. IX, 816, 818. 
Appropriation (No.2) Bill: 

Motion to consider. 
Vol. III, 5553. 

Citizenship Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. IX, 1228. 

Code of Civil Procedure (Amend-
ment) Bill: 
Motion to refer to Joint Com-

mittee. 
Vol. V, 9265. 

Constitution (Seventh Amendment) 
Bill: 
Motion to refer to Select Com-

mittee.' 
Vol. IX, 826-27, 830, 875-76, 

877, 883-84, 888. 
Constitution (Eighth Amendment) 

Bill: 
Motion for leave to introduce. 

Vol. IX, 1752. 
Motion to consider. 

Vol. X, 2264, 2265. 
Consideration of clauses. 

Vol. X, 2429. 
Demands for Grants, 1955-56: 

Ministry of Defence. 
Vol. II, 3338, 3544, 3545. 

Motion to reduce the Demand: 
Lack of co-ordination between 

Defence and other Ministries 
and Departments. 

Vol. II, 3331. 
Ministry of Home Affairs. 

Vol. III, 4630. 
Demands for Supplementary Grants. 

1954-55. 
Vol. I, 729. 

Finance Bill: 
Motion to consider. 

Vol. III, 5738, 5740, 5759, 5769, 
Consideration of clauses. 

Vol. III, 5835, 5838-39, SMO. 
iSH. 
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----------------------------------------------
fY AGI, SHRI: cootd. 

Finance Bill: cootd. 
Motion to pass, as amended. 

Vol. IV, 6032. 
General dist:ussion of the General 

Budget, 1955-56. 
Vol. II, 2212, 2723. 

General discussion of the Railway 
Budget, 1955-56. 

Vol. I, 827, 1014. 
Hindu Marriage Bill (as passed by 

Rajya Sabha): 
Motion to consider. 

Vol. IV, 6890, 7334. 
Consideration of clauses. 

Vol. IV, 7774, 7777. 
Hindu Succession Bill: 

Motion to concur in the recom-
mendation of Rajya Sabha to 
join the Joint Committee of the 
Houses. 

·Vol. IV, 8039. 
Insurance (Amendment) Bill: 

Motion to consider. 
Vol. IX, 1524, 1546, 1551, 1553, 

1560, 1568. 
Land Customs (Amendment) Bill: 

Motion to consider. 
Vol. V, 8878, 8879, 8886. 

Motion for Adjournment: 
Situation in Ratachera in Agar-

tala. 
Vol. IX, 1037-38. 

Motion on Address by the President. 
Vol. 1, 524. 

Motion re Report of States Re-
organisation Commission. 

Vol. X, 4041. 
Railway Stores (Unlawful Posses-

sion) Bill <as passed by Rajya 
Sabha): 
Consideration of clauses. 

Vol. IX, ,1011. 

Sea Customs (Amendment) Bill: 
Consideration of clauses. 

Vol. III, 5497, 5500, 5534. 
Spirituous Preparations (Inter-State 

Trade and Commerce) Control 
Bill: 
Consideration of clauses. 

Vol. V, 9007. 

TYRES AND TUBES: 
Report of the Tariff Commission oa 

fair prices of Rubber -- anci 
Government resolution on and 
statement thereon-Laid on the 
Table. 

Vol. IX, 2. 

u 
UIKEY, SHRI: 

Demands for Grants, 1955-56: 
Ministry of Home Affairs. 

Vol. III, 4466-71. 
Indian Converts (Regulation and 

Registration) Bill [by Shri Jetha-
tal Joshi] : 
Motion to consider. 

Vol. VIII, 15985-99. 
Motion on Address by the Presi-

dent. 
Vol. I, 408-15, 427. 

Motions re Reports of Commission-
er for Scheduled Castes and Sche-
duled Tribes for 1953 and 1954. 

Vol. VII, 14027-33. 
M')tion re Report of States Reorga-

nisation Commission. 
Vol. X, 3260-70. 

Resolution re Department of Wel-
fare for Scheduled Castes and 
Scheduled Tribes. 

Vol. I, 453-68. 

UNEMPLOYMENT: 
Calling Attention to Matter(s) of 

Urgent Public Importance: 
Unemployment in Central Excise 

Department. 
Vol. IV, 8115--17. 

Demands for Grants, 1955-56: 
Employment Exchanges and Re-

settlement: 
Motion to reduce the Demand: 

Employment schemes and 
their effective implementa-
tion. 
Vol. II, 2964-65, 2971, 3039. 

Growing unemployment in 
country and slow and in-
adequate process of regia-
tering unemployed perBOI18. 
Vol. II, 2964-65, 2971, 3002-

03, 3039. 
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UNION EXCISE DUTIES: contd. 
Demands for Grants, 1955-56: contd. 

Employment Exchanees and Re-
settlement: contd. 
Motion to reduce the Demand: 

contd. 
Expenditure on Displaced Per-

sons: 
Motion to reduce the Demand: 

Unemployment among refug-
ees. 
Vol. II, 3054, 3119, 3160, 

3167-68, 3173. 

Industries : 

Motion to reduce the Demand: 
Unemployment due to ratio-

nalisation. 
Vol. III, 4662, 4683, 5150-

52, 5266. 

Ministry of Labour: 
Motion to reduce the Demand: 

Need for providing unemploy-
ment relief. 
Vol. II, 2964-65, 2966, 3013-

14, 3039. 

Unemr-loyment problem 
among handloom labourers. 
Vol. II, 2964-65, 2966, aosi. 

.... sentation of the General Budlet, 
1955-56 : 
Employment situation. 

Vol. I, 652-83. 

IJ'NION EXCISE DUTIES: 
Demands for Grants, 1955-58: 

Vol. III, 5268, 5273-5321, 
5388-5488. 

Motion to reduce the Demand: 
Excise duty on sugar. 

Vol. In, 15292, 5488. 

Heavy excise and export 
duties on tea which are 
likely to bring down sale 
of Indian tea in foreign 
narkets. 

Vol. III, 52112, 5488. 
!Policy re Excise duties. 

Vol. III, 5293, 5297-99, 
5301-44, 5407-10, 5431, 
~7, 5470-72, 5482-
84, Ma8. 

-------_._--_._._--
UNEMPLOYMENT: contd. 

Demands for Grants on Account, 
1955_56. 

Vol. I, 1605, 161Q. 

UNION OF SOVIET SOCIALIST Ba-
PUBLICS: 
Ser! "Russia". 

UNION PUBLIC SERVICE COMMIS-
SION: 

Calling Attention to Matter(s) at 
Urgent Public Importance: 
Use of Hindi in -- examination&. 

Vol. IV, 7244-4& 

Report of -- for 1954-55 and GDY-
ernment Memorandum thereon-
Laid on the Table. 

Vol. WI, 115381. 
Rp.port 01. -- for 1953-34 and Go.,. 

E'mment's Memorandum thereon--
Laid on the Table. 

Vol. X. SOl1. 

UNITED KINGDQM: 

Copies of the letters exchanged bet-
ween Governments 01. India and 
U.K. on transfer of liability iD. 
regard to payment of sterling 
pensions-Laid on the Table. 

Vol. I, 145&. 

Demands for Grants, 1955-56: 
Ministry of Natural RelOUl'eel 

and Scientific Research: 

Motion to reduce the Demand: 
Prospecting ot oil by Am~ 

can and British concerns Ja 
West Benlal and oUl.er 
places. 

Vol. II, 3816, 3831, 38715, 3880. 

Statement re reductions in import 
duties on cotton textiles from 

VoL IV, 7~. 

UNITED STATES OF AMERICA: 

See "America, United Sta_ ot". 
ONIVERSITY GRANTS COIOlI5-

SION BILL, 1955: 

See Under "Bill(s)". 
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UNTOUCHABILITY 
BILL, 18M: 

(OFFENCES) 

See Under "Bill (s'''. 

UPADHYAY, PANDIT MUNISHWAR 
DUTl": 

Motion re Report of States Reorga-
nisation Commission. 

Vol. X. 3440-61. 

UPADHYAY, SHRI SHIVA DAYAL: 
Demands for Grants. 1955-56: 

Ministry of Labour. 
Vol. II. 293~3. 

Motion to reduce the Demand: 

Failure to adopt a correct 
labour policy. 

Vol. n, 2931-33. 

Labour polict of Govern-
ment. 

Vol. n, 2931-33. 

Policy of Government towards 
agricultural labourers. 

Vol. II, 2931-33. 
Motion re Report of States Reorga-

nisation Commission. 
Vol. X, 4245-48. 

LTTl'AR PRADESH: 

Calling Attention to Matter of 
Urgent Public Importance: 
Starvation in flood-stricken dis-

tricts of U.P. 
Vol. VII, 14379-81. 

Demands for Grants, 1955-56: 
Ministry of Labour : 

Motion to reduce the Demand: 
Condition of weavers in the 

handloom industry in 
Vol. II, 2964-65, 2967, S038, 

1039. 
Motion (s) for Adjournment: 

Floods in 
Vol. V, 8281-83, 9911-13. 

St'atement re floods in 
VoL V, 8088-81. 

~ 

VAlSHNAV, SHRI H. G.: 

Demands for Grantll, 1955-66: 
Capital Outlay OIl BroadcdStiDa: 

Motion to reduee the Demand: 

Need to open new broadcut-
inS station in Marathwada. 
part of Hyderabad State. 

Vol. III, 4068~ 

Ministry ot Information and 
Broadeasting: 

Motion to reduce the Demand: 
Closing of Aurangabed Broad-

casting Station. 
Vol. III, 4068. 

Hindu Sueeession Bill: 
Motion to concur in the recom-

mendation of Rajya Sabha to-
join the Joint Committee of the-
Houses on the Bill. 

Vol. V, 8323-28. 
Hyderabad Export Duties (Valida-

tion) Bill: 
:Motion to consider. 

Vol. IV, 6828-29. 
Motion re Displaced Persons' Com-

pensation and Rehabilitation 
Rules, 1955. 

Vol. VII, 13471 .. 
Motion re Report of States Reorga-

nisation Commission. 
Vol. X, 2811, 2885, 2886, 3455,. 

3878-82. 
University Grants Commission Bill : 

Motion to eonsider as reported by' 
Joint Committee. 

Vol. IX, 454-157. 

VAISHY A, SHRI M. B.: 
Demands for Grants, 1955-56: 

Ministry of Labour: 
Motion to reduce the Demand: 

Failure to adopt a correct 
labour policy. 

Vol. II, 2960-64, 29~3. 
Labour policy of Government. 

Vol. II, 2960--64, 2990-93. 
Motions re Reports of Commissioner 

for Scheduled Castes and Sche--
duled Tribes far 19153 and 19K. 

Vol. vn. 1403~ 
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V ALLATHARAS, SHRI: 
Citizenship Bill: 

Motion to refer to Joint Commit-
tee and amendment to circulate. 
Vol. V, 9468-76, 9478-79, 9748. 

<!ode of Civil Procedure (Amend-
ment) Bill: 
Motion to refer to Joint Commit-

tee. 
Vol. V, 9226, 9227, 9229. 

Committee on Absence of Members 
from the Sittings of the House: 
Presentation of Eleventh Report. 

Vol. VIII, 15384. 
.companies Bill: 

Motion to consider as reported by 
Joint Committee. 

Vol. V, 9824-25. 
Vol. VI, 10478-94, 10505, 10507. 

Anlendment to recommit to Joint 
Committee. 

Vol. V, 9824-25. 
Constitution (Fourth Amendment) 

Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. III, 4846. 

Demand for Supplementary Grant, 
1955-56 pertaining to Ministry of 
Home Affairs and motions to 
reduce the Demand. 

Vol. VIII, 15387, 15388, 15389, 
15449--57, 15474, 15476. 

Demands for Supplementary Grants, 
1955-56 pertaining to Ministry of 
Works, Housing and Supply and 
motions to reduce the Demands. 

Vol. VIII, 11$425. 
Durgah Khawaja Saheb Bill: 

Motion to consider. 
Vol. V, 9372-84. 

General discussion of the Railway 
Budget, 1955-56. 

Vol. 1, 935--41. 
Half-an-hour discussion 'l'e Machine 

Tool Prototype Factory, Ambar-
nath. 

Vol. VII, 14780-81, 14787, 14788. 
Indian Coinage (Amendment) Bill: 

Motion to con'Sider. 
Vol. V, 8772, -8773, 8774-76, 

8778, 8779, 8843-44. 

V ALLATHARAS, SHRl: contd. 
Indian Coinage (Amendment) Bill: 

contd. 
Amendments to circulate. 

Vol. V, 8843-44. 
Consideration of clauses. 

Vol. V. 8863--86. 
Motions for Adjournment: 

Alleged use of force by pollce on 
demonstrators in precincts of 
Parliament House. 

Vol. V, 9086. 
Prisoners (Attendance in Courts) 

Bill: 
Motion to consider. 

Vol. V, 9053-66 . 
Consideration of clauses. 

Vol. V, 90775-76. 

VALMIKIS: 
Demands for Grants, 1955-56: 

Ministry of Home Affairs: 
• Motion to reduce the Demand: 

Non-inclusion of "Boyas or 
" of Rayalseema in 

Scheduled Castes. 
Vol. III, 4472, 4657. 

VARMA, SHRI B. B.: 
Motion 'l'e Report of States Reorga-

nisation Commission. 
Vol. X, 4298-4300. 

VARMA. SHRI M. L.: 
Motion 'l'e economic policy. 

Vo1. VIII, 16186-43. 
VEERASW AMY, SlfRI: 

Business of the House. 
Vo1. IV, 7914. 

Caste Distinctions Removal Bill (by 
Shri Dabhl): 
Motion to consider and amend-

ments to circulate and to refer 
to Select Committee. 

Vol. III, 5380-82. 
Citizenship Bill : 

Motion to refer to Joint Commit-
tee and amendment to circulate. 
Vol. V. 9663, 9685, 9686-87, 

9691-95, 9699. 
Companies Bill: 

Motion to consider as reported by 
Joint Committee. 

Vol. VI, 10208. 
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VEERASWAMY. SHRI: contd. 

Companies Bill: contd. 
Consideration of clauses. 

Vol. VII, 12337. 

Demands for Grants. 1955-56: 
Indian Posts and Tele~~ De-

partment (Including Workin, 
Expenses) . 

Vol. II, 1381-87. 

Motion to reduce the Demand: -Condition of workers of rural 
post offices. 

Vol. II, 3684. 

Grant of medical ~oncession 
to families of cia~s IV staff. 

Vol. II, 3685. 
Grant of postal holidays to 

employees or payment of 
compensation in lieu there-
ot. 

Vol~ II, 3684-85. 

Increase of pay scales of 
Posts and Telegraphs work-
ers, especially village Post 
Office workers. 

Vol. II, 3682-83. 
Lack of Posts and Telegraphs 

facilities in rural areas. 
Vol. II, 3682, 370l. 

Lack of quarters for emplo-
yees. 

Vol. II, 3685-86. 
Industries: 

Motion to reduce the Demand: 
Condition of cottage and small 

scale industries. 
Vol. III, 4683. 

Inadequate assistance for de-
velopment of match indus-
try in South India. 

Vol. III, 4682. 

Ministry of Commuications. 
Vol. II, 3681-87. 

Motion to reduce the Demand: 
Introduction of Money Order 

and other forms in Hindi. 
Vol. II, 3700. 

Reduction of postage rates. 
f·,' Vol n, 3700. 

VEERASWAMY, SHRI: contd. 
Demands for Grants, 1955-56: contd. 

Repre~entation of Scheduled 
Castes in Post and Tele~ 

graph official. 
Vol. II, 3686-87, 3700. 

Ministry of Defence: 
Motion to reduce the Demand: 

Representation of schedule4 
castes in Army, NavY and 
Air Force. 

Vol. II, 344'1. 
Ministry of Finance: 

Motion to reduce the Demand: 
Inadequate representation of 

scheduled castes in Income-
tax Department. 

Vol. III, 5291. 
Ministry of Health: 

Motion to reduce the Demand: 
Spread of epidemics like 

cholera, small pox etc. 
Vol. II, 3794. 

Ministry of Home Affairs: 
Motion to reduce the Demand: 

Representation of Scheduled 
Castes in Central Secre-
tariat and All-India Ser-
vices. 

Vol. III, 44'72. 
Police: 

Motion to reduce the Demand: 
Conditions of policemen. 

Vol. II, 4475. 
Demands for Supplementary Grants, 

1955-56 pertaining to Ministry of 
Home Affairs and motions to re-
duce the Demands. 

Vol. VIII, 15474. 
General discussion of thp. Railway 

Budget, 1955-56. 
Vol. I, 916, 1048, 1060-83. 

Industrial Disputes (Appellate TrI-
bunal) Amendment Bill: 
Motion to consider. 

Vol. V, 9754. 
Motions re Reports of Commissioner 

for Scheduled Castes and Sche-
duled Tribes for 1953 and 1954. 

Vol. VII, 13998, 14021-26, 14125 
Motion re Report of States Reorp-

niaation Commission . 
. Vol. X, 3225, 3230, 336&-86, 

3491, 4074, 4283-96. 
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VEERASWAMY, SHRI: contd. 

Prevention of Juvenile Val1'8DC7 
and Berling Bill (by Shri M. L. 
Dwivedi) : 
Motion to consider. 

Vol. VI, 11999. 
PrUe Competitions Bill: 

Consideration of clauses. 
Vol. VIll, 15293, 15303. 

Representation of the People (~ 
endment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. VIII, 14858, 14976-'11. 

Representation of the People 
(Second Amendment) Bill: 
Motion to refer to Select Com-

mittee. 
Vol. VIn, 14858, 14976-'71. 

Salaries and Allowances of Mem-
bers of Parliament (Amendment) 
Bill: 
Consideration of clauses. 

Vol. II, 3378-80. 
University Grants Commission Bill: 

Motion to consider as reported by 
Joint Committee. 

Vo.l IX, 362, 404, 442-4D, 
447-49. 

Untouchability (Offences) Bill: 
Motion to consider as reported by 

the Joint Committee. 
Vol. IV, 6549, 6623, 6627-32. 

Consideration of clauses. 
Vol. IV, 6692, 6693-94, 6728, 

6732-33, 8743, 6753, 8759, 
6762-63, 6799-6800. 

VELAYUDHAN, SHRI: 
Business of the House: 

JIott.on t'e. allocation of time order. 
Vol. I, 279, 280. 

Constitution (Fourth Amendment) 
Bill: 
Motion to refer to Joint Commit-
~ and amendment to circulate. 

Vol. II, 2020. 
Conatitution (Ei,htb Amendment) 

B1U: .~ 
CoDsicSeration of cla ... 

Vol. X. M24. 

VELAYUDHAN, SHRI: contd. 

I 
" 

Demands for Grants, 1955-56: 
Aviation : 

Motion to reduce the Demand: 
Reduction in barrack rents. 

Vol. II, 362ol. 
Broadcasting. 

Vol. nr, 4069-71. 
Ministry of Infonnation and 

Broadcasting. 
Ministry of Infonnation and 

Broadcastin,. 
Vol. III, 406~'14. 

Motion to reduce the Demand: 

Broadcasting of film music. 
Vol. III, 4070. 

Disapproval of Policy regard-
ing Broadcasting and Infor-
mation. 

Vol. III, 4072-73. 
Misce1l9-Zleous Departments and 

Expenditure under the Ministry 
of Infonnation and Broad-
casting. 

Vol. m, 4072. 
Demands for Supplementary Grants. 

1954-55: 
Other Capital Outlay of the Mill-

istry of Communications. 
Motion to reduce the Demand: 

Cash compensation and pur-
chase of new aircraft 

Vol. I, '194. 
Demands for Supplementary Grants. 

1955-56 pertaining to the Ministry 
of Finance and motions to reduce 
the Demand. 

Vol. VIII, 15373. 
Drugs (Amendment) Bill (as passed 

by Rajya Sabha) : 
Motion to consider. 

Vol. I, 621. 
I'inance Bill: 

Motion to consider. 
Vol. m, 5735. 

General discussion of the General 
Budget, 1955-56. IlIaH_an_hOur d.isc~~ ~e ~ 
Tool Pretotype Factol'J', Aa1bu'-
nath. 

Vol. W, Itf11. 



NINTH TO ~ SESSIONS. 1116 
-----_ .. ---._--- .- -----------,-- -----_.- -.---. 

VELAYUDHAN, SHRl: COfttd. VELAYUDHAN, SHRI: contd. 
Hindu Marriage Bill <as passed b7 

RaIya Sabba) : 
, .. Consideration of clauses . 
. , Vol. IV, 7741. 

.. Bindu Succession Bill: 

. ·Motion to concur in the recom-
" mendation ot Hajya Sabha to 
i'; join the Joint Committee of the 

Houses. 
Vol. IV, 8103-04. 

Indu!:trial Disputes (Banking Com-
',' panies) Discussion Bill: 

MOtion to cONIider and amend-
ment to circulate. 

Vol. VIII, 15194. 
Leave ot absence to. 

Vol. VIII, 15674-75. 
:Motion on Address by the Presi-

dent. 

~;~" , '. 
... ~ 

Vol. I. 167, 222, 242-247, 308, 
342. 431, 432, 4Sa. 434. 

Motion re economic policy. 
Vol. VIII, 13931, 16043, 16059, 

16075. 
'Motion rc flood control projects in 

Second Five Year Plan. 
Vol. VIII, 15572. 

Motion re Reports of Commissioner 
for Scheduled Castes and Schedul-
ed Tribes for 1953 and ]954. 

Vol. VII, 14071, 14072. 14]64 
14167. 

Motion rf! Report of States Reorga-
nisation Commipion. 

Vol. VII. ]438'7-88, 14390-91, 
14392, 14430, 14441. 

Vol. X, 2598, 2'795. 2807, 3227, 
3802, 3785, 3912, 3959, 3982, 
3983, 3984. 

,:Motion re white paper on GATT. 
Vol. vn, 14502, 14ft04, 14~t--

44. 14547, 14557, 14658. 
Representation of the People 

emiment) Bill: 
Motion to refer to Select 
mittee. 

< Am-

Com-

Vol. VIII, 14813, 14823. 
"Representation of the People 

" (Second Amendment) Bill: 
Motion to refer to Select Com-

mittee. 

Resolution re Central Aericultural 
Finance Corporation. 

Vol. IV, 611K. 
Salaries and Allowances of Mem-

bers of Parliament (Amendment) 
Bill : 
Motion to pass. 

VoL II, 3387. 
Untouchability (Offences) Bill: 

Motion to consider as reported by 
the Joint Committee. 
Vol. IV, 6547, 654g, 6551, 6570. 

Consideration of clauses. 
Vol. IV, 6649. 6651-52, 6653, 

6655. 6656-57, 6661, 6682, 
6868, 6680, 6691--93, 6695, 
6721, 6729, 6740. 6750, 6734, 
6762. 6764, 6772, 6802, 6804. 

Working Journalists (Conditions at 
Service) and Miscellaneous Pro-
visions Bill (as passed by Rajya 
S8bha) : 

Motion to consider. 
Vol. X, 2532. 

VENKATARAMAN, SHRI: 
Constitetion (Fourth Amendment) 

Bill: 
Motion to refer to Joint Commit-

tee and amendm(~nt to circulate. 
Vo!. II, 2102--13. 

Constitution (Fourth Amendment) 
Bill: 
Motion to consider as reported by 

the Joint Committee. 
Vol. III, 4955-56, 4970--74. 

Demands for Grants, 1955-56: 
Ministry of Labour. 

Vol. II, 3022-27. 
Essential Commodities Bill: 

Motion to consider and amend-
ment to refer to Select Com-
mittee. 

Vol. I, 1288. 
Presentation of Report of Select 

Committee. 
Vol. II, 2197-98. 

MQtion to consider as reported by 
Select Committee. 

Vol. II, 2774, 2776-81. 
", Vol. vm. 14813, 14823. ----'-- .---." _. --- - ----- ------_._----_ .. -._-
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VENKATARAMAN, SHRI: contd. 
Essential Commodities Bill: contd. 

Consideration of clauses. 
Vol. II, 2833, 2835.36. 

Hindu Marriage Bill (as passed by 
" " Rajya Sabha): 

Mati.,n to consider. 
Vol. IV, 7335--43. 

Consideration of clauses. 
Vol. IV. 7501, 7522, 7534, 7542-

45, 7589, 7609, 7617, 7672, 7810, 
7842, 7880, 7885--89, 1900-01, 
193~41. 

Motion to pass. 
Vol. IV, 7997-98. 

Hindu Succession Bill: 
Motion to concur in the recom-

mendation of Rajya Sabha to 
join the Joint Committee of the 
Houses. 
Vol. IV, 8100, 8107-10, 8121-

28, 8133, 8135-36, 8178. 
lndian Trade Unions (Amendment) 

Bill (Insertion of new section 
15A: by Shri Nambiar).: 
Motion to consider. 

Vol. I, 1157, 1163, 1164-70. 
Motion re Report of Press Commis-

sion. 
Vol. VI, 11)800-809. 

Resolution re collective bargaining 
by workers. 

Vol. II, 3392. 
Sea Customs (Amendment) Bill: 

Consideration of clauses. 
Vol. Ill, 5505, ~510-13, .5532, 

5533. 
-State Bank of India Bill: 

Consideration of clauses. 
Vol. IV, 7010-11, 7119, 7034-35, 

7078, 7171. 
Working Journalists 

Disputes) Bill (as 
Rajya Sabha) : 
Motion to consider. 

(Industrial 
passed by 

Vol. I, 1635, 1843--48, 1652. 
Co.lSideration of clauses. 

Vol. I, 1662. 
VERMA, SHRI B. R.: 

Motions re R'iports of Commis.~oner 
for Scheduled Castes and Schedul-
ed Tribes for 1953 and 19M. 

Vol. VII, 14106-12. 

VERMA;: SHRI RAMJI": 

Demands for Grants, 1955-~: 
Ministry of Food and Ail'iculture: 

Motion to reduce the Demand: 
Sugar and sugarcane prices. 

Vol. n, 3284. 
" Ministry of Irrigation and P~.r. 
. Vol. III, 4363-tG. 
Multipurpose River Schemes: 

Motion to reduce the Demand: 
Flood control methods. 

Vol. III, 4368,-86. 
Demands for· Grants, 1955-56--i-Rail-

ways: 
Construction of New Lines-Capi-

tal and Depreciation Reserve 
FlInd. 

Vol. I, 1574-75, 1576-77. 
" . 

Open Line Works-Development 
Fund. 

.. Vol. I, 1575-76 . 
Ordinary Working 

Adrriinistration. 
Expens~~-

Vol. I, 1577. 
Ordinary 'Varking 
Opcr~ ::.t,;;" .;taft'. 

Expenses-

Vol. I, 1577. 
SD.lari~s and Allowances ot Mem-

bers of Parliament (Amendment) 
Bill: 
Consideration of clauses. 

Vol. II, 3368-68, 3383-84. 

VETERINARY: 
Demands for Grants on Account, 

1955-56-Andhra. 
Vol. I, 1681, 1687-1733, 1738, 

1742. 
Demands for Supplementary Grants, 

1954-55-Andhra. 
Vol. I, 1673, 1687-173~, 1735. 

VIDYALANKAR, SHRI A. N.: 
"'Companies Bill : 

"Motion to pass, as amended. 
"Vol. VII, 13201-62. 

," 

Demands for Grants, 1955-56: 
Loans and Advance by the Cen-

tral Government. . ". 
Vol. III, S3~3-04. 

Ministry of Finance. . " , 
Vol. III,' 5299-5301, 5304-07. 

-------------------
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'VIDY ALANKAR, SHRI: contd.· 
Demands for Grants, 1955-56:,cofttd. 

Ministry of Finance. 
Vol. Ill, 5299-5301, 5304-07. 

MiJ:)istry of Home AfJairs. 
Vol. III, 4546--56. 

Taxes on Income including Cor-
poration tax and Estate duty: 
Motion to reduce the Demand: 

Collection of Income-tax and 
Estate duty. 

Vol. III, 5307-08. 
Union Excise Duties: 

Motion to reduce the Demand: 
Policy re Excise duties. 

Vol III, 5301-03. 
tGeneral discussion of the General 

Budget, 1955-56. 
Vol. II, 2449-55. 

Industrial Disputes (Banking Com-
panies) Decision Bill: 
Motion to consider ind amenment 

to circulate. . 
Vol. VIII, 15172-77. 

Motion re Displaced Persons' Com-
pensation and Rehabilitation 
Rules. 

Vol. VII, 13373--80. 
. Motion re economic policy. 

Vol. VIII, 16191-95. 
Motion re Report of States Reorga-

nisation Commission. 
Vol. X, 3049~7. 

Prize Competitions Bill: 
Motion to consider. 

Vol. VIII, 15278. 
Resolution re appointment of a Pay 

Commission. 
Vol. V, 9985---90. 

VILLAGE(S) : 
See "Rural Area (s)". 

VILLUPURAM : 
Demands for Grants, 1955-56:-Rail-

ways: 
'Ordinary Working Expenses-

Repairs and Maintenance: 
Motion to reduce the Demand: 

Punishment by increment-
cuts, reversions and trans-
fers awarded in the District 
Mechanical Engineer's 
Office, (Southern 
Railway). 

Vol. I, 1469, 1599. 

VINDHY A PRADESH: ' .. \ .. : 
Demands' for Exces~Grants. 1'9I8.:.6l: 

Vol .. X, 2399-2400,340.1-:-18 •. .3412. 

VIRDHACHALAM : .. 
Demands for Grants 1955-56: 
'. Ministry of Produ~tion: 

Motion to reduce the Demand: 
Need to erect a steel plant at 
-- to make use of iron ore 
available there. 

Vol. III, 4232, 4319. 
Voluntary Surrender ef 'Salaries 

(Exemption from Taxation). Am-
endment Bill: 

See under "Bill(s)". 

VOTED EXPENDITURE: 
Observation by Mr. Speaker (Shri 

G. V. Mavalanker) : 
Whenever there is occasion for 

changing a 'voted' item into a 
'charged' one, it is better it the 
Comptroller and , Auditor .. 
General and the Public AccountS 
Committee are also cOnsulted. 
in the matter. 

Vol. X, 2270 . 

VY AS, StIR! RADHELAL: 
Constitution (Eighth Amendment) 

Bill: 
Motion for leave to introduce.' " 

Vol. IX, 1804. 
Demands for Grants, 1955-56: 

Ministry of Production. 
Vol. In,4J34-4Z. 

Other organisations under the 
Ministry of Production. 

Vol. III, 4236-39. 
Motion to reduce the Demand: 

Non-fulfilment of construction 
targets in Visakhapatnam 
shipyard under remodeling 
plan of the French Firm of 
naval experts. , 

Vol. Ill, 4236.37. 
General discussion of the .Railway 

Budget, 1955-56. 
Yol. I, 867, 989-85. 

Motion re Report of States Reorga· 
nisation COIIlJII'Isslon..· 

Vol. X, 31117-18. 
----_.------------------------

105 LSD.-33. 
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WAGJ:(S) : 
DeMIndI fOIl GNnt., 1855-56: 
• ; ~lstry fJlo..nMUnicationl: 

Motion to reduce the Demand: 
,Meet on -- of employees of 

Indian Airlines Corpora-
tion due to implementation 
of Services Committee's 
recommendations. 

Vol. IL 362~28, 3701, 
3752-56, 3761. 

, 'Ministry of I..bour: 
Motion to reduce the Demand: 

Non-implementation of in-
crease in -- to labourers 
in Lanjiberna Quarry 
(Distt. Sundergarh-Orissa), 
aecordinl to the agreement 
of Orissa Cement Limited. 
Vol. IT, 2953-55, 2164-65, 
2969, 3039 

WAGHMARE, SHRI: 
General discussion of the Railway 

8udget. 1955-56. 
Vol. I, 1087-90. 

Motion rc Report of States Reorga-
nisation Commission. 

Vol. X, 4036-41. 

tv.,. '1"ER SUPPLY: 
Demands for Grants, 1955-58: 

Ministry ot Production: 
. Motion to reduce the Demand: • 

Inadequate arrangements or 
cirinkin, water at the site 
01 Hindustan Steel Ltd, 
Bourke!a. 
Vol. ITL 4223. 4232, 4313, 

43111 
Demands for Grants, 1955-56: -Rail-

ways: 
Open Lines Works-DeV'E.'\opmcnt: 

P'umd : 
Jloti8n to reduce the Demand: 

JaiJure to make adequate 
arran,ements for -- at 
Cbandr_ona Road ..... tion 
in tile· ZIIIRem Railway. 

Vol. I, 1476, 1519. 

WEAVER(S) : 
Demands for Granta, 1155-56; , 

Ministry of Labour: 
MotiOD to reduce the Demand: 

Condition of -- in the hand-· 
loom industry in U.P. 

Vol. II, 2*-65, 2967" 3038,. 
3G3tt, 

Supplies : 
Motion to reduce the Demand: 

Establishment of small-scale-
units to provide cheaP yarn 
to the handloom weavers. 

Vol. II, 2914. 2915. 

WEIGHTS AND MEASURES: 

Resolution re. 
Vol. III, 4822--26. 
Vol. IV. 6046-73. 

WELF ARE OF SCHEDULED TRIBES. 
CASTES AND OTHER BACK-
WARD CLASSES: 
Demands for Grants on Account,. 

1955-56-Andhra. 
Vol. I. 1682, 1687-1733, 1738 
1743. 

Demands for Supplementary Grants, 
) 954-55-Andhra. 

Vol. L 1673-74, 1687-1733. 
1735. 

WEST ASIA: 

See "Asia, West". 

WEST BENGAL: 
Demands for Grants, 1955-56: 

Irrigation (Including Workinc: 
Expenses), Navigation Embank-
ment and Drainage WOI'ks 
\met from Revenue): 
Motion to reduce the Demand: 

Necessity of taking up Sitai 
and Cossaye projects simul-
taneously. 

Vol. III, 4360, 4443. 
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WEST BENGAL: contd. 
Demands for Grants. 1955-56: contd. 

Ministry of Natural Resources and 
Scientific Research: 

Motion to reduce the Demand: 
Oil exploration policy in res-

pect of -- particularly in 
the notifications in the Dis-
tricts of Midnapur. 24-Par-
ganas and Hooghly. 
Vol. II, 3815-16. 3832. 3874-

75.3880. 
Prospecting of oil by Ameri-

can and British concerns in 
-- and other places. 
Vol. II, 3816, 3831, 3875, 

3880. 

Ministry of Production: 

Motion to reduce tlfe Demand: 
Failure to set up a steel plant 
in. 

Vol. III. 4231. 4319. 
Multipurpose River Schemes : 

Motion to reduce the Demand: 

Failure to take up Ganga Bar-
rage Project and resuscitate 
river and waterways in 
lower Bengal, especially in 
24-Parganas. 

WHEAT: 

Vol. III, 4352, 4353. 4362, 
4443. 

Demands for Grants, 1955-56: 
Mir:istry of Food and Agriculture: 

Motion to reduce the Demand: 

Purchase of American -- at 
£31 per ton or Rs. 16 per 
maund this year as part of 
American aid. 

Vol. II, 3286. 3321. 

Purchase of American -- by 
Government at Rs. 16 per 
maund against Indian -
at. Rs. 10 per maund. 

Vol. II, 3286, 3321. 

Statement re removal of r{'striction 
on mov{'ment of. 

Vol. II, 2202-03. 

105 LSD.-34. 

WHITE PAPER: 

Motion re -- on GATl'. 
Vol. VII, 14445-520, 14521-86. 

WODEY AR, SHRI: 
Motion re Report of States Reorea-

nisation Commission. 
Vol. X, 4326-38. 

WOMEN'S AND CHILDREN'S INSTI-
TUTIONS LICENSING BILL (BY 
SHRIMATI JAYASHRI): 
See under "Bill(s)". 

WORKING EXPENSES-APPROPRI-
ATION TO DEPRECIATION RE-
SERVE FUND: 

Dpmands for Grants, 1955-56-
Railwaya. 

Vol. 1602-03. 

WORKING JOURNALISTS (CONDI-
TIONS OF SERVICE) AND MISCE-
LT..ANEOUS PROVISIONS BILL. 
1955 (AS PASSED BY RAJYA 
SABRA): 

See under ''Bill(s)". 

WORKING JOURNALISTS (IN-
DUSTRIAL DISPUTES) BILL (AS 
PASSED BY RAJYA SABHA): 

See under ''Bill (s) ". 

WORMEN'S COMPENSATION AM-
ENDMENT) BILL [INSERTION OF 
OF NEW SECTION 3A: BY SHRI-
MATI RENU CHAKRA V ARTTY]: 

See under "Bill (s) ". 

WORKS. HOUSING AND SUPPLY. 
MINISTRY OF: 

Demands for Grants. 1955-56: 
Vol.II, 2856-57, 2858-2912, 

2915-16. 

Motion to reduce the Demand: 

Failure of Government to con_ 
duct affairs of Supply Wing 
in a bu.~iness-Iike manner. 

Vol. II, 2862-63, 2869-70, 2875-
80. 2882-·84, 2885-87, 2896, 
2907--10, 2911-12, 2913, 2915, 



SIS INDEX TO LOK SABHA DEBATES 

WORItS HOUSING AND SUPPLY, 
MINISTRY OF: contd. 
DelWUlds for. Grants, 11155-56: contd. 

Motion to reduce the Demand: 
contI!. 

Failure to encourage private 
housing schemes. 

Vol. n, 2864-66, 2867, 2871-
73, 2887-88, 2901-02, 2903-
05, 2913, 2915. 

Inadequate measures for indus-
trial housing. 

Vol. II, 2861-62, 2887, 2901-
02, 2903-05, 2913, 2915. 

Need to draw a plan to provide 
. houses to Harijans and tribal 
people. 

Vol. II, 2905-06, 2913, 2915. 

Demands for Grants on Account, 
1955-56. 

Vol. I, 1605, 1624. 

WORLD BANK: 

See "International Bank for Recon-
struction and Development." 

WORLD HEALTH ASSEMBLY: 

Report of Indian delegation to the 
Eighth - Laid on the Table. 

Vol. vn, 13265. 

WORLD HEALTH ORGANISATION: 
Report of Indian deleiLti~n to the 
,Eighth Session of the W. H. O. 

Regional Conference for South 
East Asia-Laid on the Table. 

Vol. IX, 4. 

YEMMIGANUR: 

Demands for Grants, 1955-56-Rail-
ways: 
Construction of New Lines-Capi-
tal and Depreciation Reserve 

Fund: 
Motion to reduce the Demand: 

A new line to link Siruguppa· 
in Mysore State with Kur-
nool in Andhra State via 
Adoni and - by broad 
gauge. 
Vol.. I, 1473, 1582-83, 1599. 

YOUNG PERSONS (HARMFUL 
PUBLICATIONS) BILL: 
See under "Bill (s)". 

. . 
Z 

ZAIDI, COL.: 

Durgah Khawaja Saheb Bill: 
Motion to consider. 

Vol. V, 9184-86. 

ZAMlNDARl SYSTEM, 
OF COMPENSATION 
HOLDERS ON THE 
OF: 

PAYMENT 
TO LAND 

ABOLITION 

Demands for Supplementary 
Grants, 1954-55-Andhra. 

Vol. I, 1675; 1687-1733, 1736. 
ZOOLOGICAL SURVEY: 

Demands for Grants, 1955-56: 
Vol. n, 3811, 3812, 3813-80, 3881. 

Demands for Grants on Account, 
1955-56. 

Vol. I, 1605, 1620 .. 
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